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PUNJAB VIDH a N SABHA 

Thursday> the 1st October* 1964

The Vidhan Sabha met in the Assem bly Chamber, Vidhan Bhawan, 
Sector 1, Chandigarh, at 9.00 a.m . of the Clock. M r. Speaker (Shri 
Harbans Lai) in the Chair.

STARRED QUESTIONS a n d  ANSWERS 

Arrears o f Pay of Teachers/ Teachresses of Amritsar District

*6373. Comrade Makhan Singh T arsikka : Will the Minister for 
Education and Local Government be pleased to state •—

(a) whether any arrears of pay of teachers/teachresses of the erst
while District Board Schools (now taken over by Govern
ment) in Amritsar District are outstanding at present 

which have not been paid by the District Board authorities 
or by the Punjab Government, if so, the details thereof ;

(b) the total number of representations, if any, with dates, so
far received for the payment of arrears mentioned in part
(a) above and tne action, if any, taken thereon ; if no 
action has been taken, the reasons for the same ?

ShriPrabodh Chandra: (a) Y es, Rs 16,477.67 as stood on 1st 
September, 1964. A list showing detailsislaid on the tableofthe House.

(b) Nil. These arrears are the liability of the Zila Parisnad, Am
ritsar. Efforts are, nowever, being made to have the arrears cleared as 
expeditiously as possible.

List of Arrears of Provincialised Teachers of Amritsar District for
Pre-Provincialised period

Serial
No.

Name of teacher Name of School Amount

1 Shri Amar Singh .. Government High School, Sabhra

Rs P. 

27.19

2 Shri Amar Singh .. Government High School, Abu Said 371.00

3 Shri Amar Singh .. Government High School, Chajjal- 67.35

4 Shrimati Ajit Kaur
wadi

.. P/S, Lidhar 97.50

5 Shri Badri Nath .. P/S, Khalchian 8. 15

6 Shrimati Balbir Kaur G. P. S., Sattowal 4.47

7 Shri Bahadur Singh G. P. S., Sabra 217.08

/
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[Education and Local Government Minister]

Serial Nam* of teacher Naso* of School Amount
No.

Rs P.

8 Shri Bishan Dass G, H. S,, Lopokc 129. 32
9 Shri Bansi Ram .. O. M. S.,Tahli Sahib 100 -97

10 Shri Bansi Lai G. H. S., Kacha Pacca 268. 32

11 Shri Bhagat Singh .. G. M. S,, Ratta Gudda 52. 90

12 Shri Bahadur Singh .. G. P. S., Baba Bakala 63.05

13 Shri Bua Ditta G. M. S., Chawinda Devi 55. 90

14 Shri Balmukand .. G. H. S., Fatehbad .. 134.13

15 Shri Badri Nath G. P. S., Khalchian 8. 00

16 Shri Bhan Singh G. R. S., Ghaist Pur 44. 50

G. H. S., Kang 17.50

17 Shri Chaman Lai .. G. P. S., Rooni wala 18.30

18 Shri Devi Dial G. M. S, Gharaia 227. 00

19 Shri Dhan Singh .. G. H. S., Mehta Nangal 130.80

20 Shri Dwarka Dass P. S., Khilchian .. 14. 24

21 Shri Durga Dass .. H. S., Sabra 523. 86

22 Shri Darshan Singh .. H. S., Yarpal 210.15

23 Shri Dwarka Dass .. M. S., Rayya 255. 27 
13.93

24 Shri Dhan Singh M. S., Rayya 200.15

25 Shri Dwarka Dass .. H. S., Vach^a 300. 25

26 Shri E. W- Waryam ... M. S,, Gharyala 62. 03

27 Shri Gian Chand .. P. S.,Mehla Wala 428.17

28 Shri Gurpal Singh .. H. S., Mian Wind .. 1,177. 12

29 Shri Ganga Ram P. S., Khadoor Sahib 36. 60

30 Shri Gurdip Singh .. P. S., Khalra 119.80

31 Shri Goverdhan Dass PfS., Chananke 45.12

32 Shri Gajjan Singh P. S., Makand Pur 70. 61

33 Shri Gurtej Singh M. S., Kertowal 12. 80

34 Shri Gopal Singh .. P. S., Rannia 21.68

35 Shri Harbans Singh P. S., Gandiwind 45. 25

36 Shri Hari Ram .. P. S., Mehta 324. 45
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Serial
No.

Name of teacher Name of School Amount

--------- ---- ----------------- — ' — __ --.——— —---------*--* p " "

Rs P.

37 Shri Hari Datt .. H. S., Chajalwadi .. 122. 84

38 Shri Harcharan Singh P. S., Dhianpur 4. 15

39 Shri Harbans Singh P. S.s Gandiwind 37. 38

40 Shrimati Harbans Kaur Harike (P* S.) 35.13

41 Shri Iqbal Singh .. H. S., Butala 192.65

42 Shri Iqbal Singh .. H. S., N. Panwan 189.51

43 Shri Jagiit Singh .. P. S., Bhular Guman 213.63

44 Shrimati Joginder Kaur .. P. S., Khara 235. 57

45 Shri Jagdish Chander .. H. S., Mianwind 226. 95

46 Shri Joginder Pal .. H. S., Chabbal 396. 00

47 Shri Joginder Pal .. P. S., Manochack 394- 50

48 Shri Jaspal Singh .. P. S.? Kairon 213.15

49 Shri Kundan Singh .. H. S.. Khem Karan 267. 48

50 Shri Kishan Dev .. H. S., Ram Dewali 563. 55

51 Shri Karam Singh .. P. S., Chimowal .. 378.07

52 Shri Kishori Lai .. P. S., Ahmadpura 126.96

53 Shri Kishan Dass .. H. S., Attari 33.35

54 Shri Karnail Singh .. M. S., Vairowal 43. 75

55 Shri Kanwaljit Singh P. S. Nathupura 133.25

56 Shri Kulwant Singh P. S., Pakhoke 308. 95

57 Shrimati Kamla Devi P. S., Bhikiwind 340-35

58 Shri Lakshmi Naran .. H. S., Verpal 81.20

59 Shri Madan Gopal P. S., Dhorikalan 26. 60

60 Shri Mohan Singh M. S., Jaguev Kalan 42. 60

61 Shri Mohan Singh .. P. S., Raja Sansi 27. 13

62 Shri Mulkh Raj .. P. S., Vachoa 272.07

63 Shri Mulkh Raj M. S., Chawinda Devi 218.91

64 Shri Mulkh Raj P. S., Chapa 33. 40

65 Shri Mela Ram .. H. S„ Butala 25.87

66 Shri Magar Singh ..  M. S., Chawinda Devi 61.50
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[Education and Local Government Minister]

Serial Name of teacher 
No. Name of School Amount

Rs P .
67 Shri Madan Lai . P. S., Sarya 60.00

68 Shri Mati Mohinder Kaur .. P. S., Raipur 351.19
69 Shri Nand Lai . M. S., Chawinda Devi 146.12
70 Shri Narinjin Singh . M. S., Akalgarh 66.05
71 Shri Nirmal Singh . H. S., Pateha bad 237.51
72 Shri Harinjan Singh P. S., Nandi 63.36

73 Shri Palus .. P. S., Raipur 94.00

74 Shri Prem Kumar . P. S., Aladinpur 12.99

75 Shri Prem Parkash .. H. S., N. Panwan 81.20

76 Shri Prem Parkash .. P. S., Ramdewali 85.69

77 Shri Raghbir Singh .. P. S., Miran Kot 57.15

78 Shri Ram Lubhia .. P. S., Thathi Khera 129.26

79 Shri Ram Sarup .. P. S., Sudhar^ 20.30

80 Shri Roshan Lai .. H. S., Sabhra 14.36

81 Shri Raj Kumar .. P. S., Nathu Pur 16.89

82 Shri Roop Chand .. H. S., Mehta Nangal 8.15

83 Shri Ram Kishan .. P. S'., Jaspal 47.20

84 Shri Ram Rakha .. P. S., Khiala Kalan 24.14

85 Shri Rattan Chand .. H. S., Mehta Nangal 1,637.50

86 Shri Ram Nath .. P. S., Bohli / 1,612.17

87 Shri Sher Singh .. H. S., Wadala Wiram 88.81

88 Shri Sukhdev Singh H. S., Chajalwadi 34.61

89 Shri Surjit Singh .. M. S., Chogawan 15.80

90 Shri Sohan Singh . H. S., KachaPacca 387.85

91 Shri Surjit Singh .. P. S., Bundala 126.95

92 Shri Sadhu Singh .. P. S., Pandori 41.75

93 Shri Sadhu Singh .. P. S., Kamirpura 39.04

94 Shri Sadhu Singh .. H. S., Khem Karan 96.50

95 Shri Sansar Chand .. H. S., Lopoke 193.64

96 Shrimati Shakuntla Devi .. P. S.f Bhikhiwind 152.00
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Serial Name of teacher 
No.

Name of School Amount

97 ShriSatpal .. P. S., Thathian
Rs P. 

4.32

98 Shri Sher Jagjit Singh .. P. S., Kaler Ghuman 4.00/
99 Shri Sarvjit Singh .. P. S., Pallah 127.56

|100 Shri Shamsher Singh .. H. S., RamDewali 17.62

101 Shri Sardul Singh .. H. S., Rajasansi 394.52

102 Shri Tara Singh .. P. S., Ghari 22.53

103 Shri Tarlochan Singh .. P. S.3 Kaler Ghuman 12.30

E104 Shri Tarlochan Singh .. P. S., Kaler Ghuman 8.58

105 Shri Tehal Singh .. M. S., Chohla Sahib 43.98

106 Shri Tilak Raj .. H. S., Attari 33.71

§107 Shri Tarlochan .. P. S., Satowal 8.00

108 Shri Thandi Ram . „ P. S., N. Panwan 32.95

109 Shri Ujagar Singh
110 Shri Udham Singh

.. P. S.j Gahri 
.. P. S., Lopoke

48.75
57.30

16,477.67

oTH33 HtfS fHUI 3BfjfeT : oft FPUH fHUUTOUi SH7J91
fsr fan1 ufttqs §  ftftlws u o?u?> sh)  u s set oft ftg uTfe>tfT fuw  t  ?

f%T®FTT *Fftt : %% fTT ftfft 16 ŜTR | I ftT T̂f ’?CBT 
Ormfts mr | i 1964 ft1 f f̂tr ftk snfftn
ft? tw  ftf ftlfinr | f  ft) i s n  ft u?r xx ftp: four rr̂ rr w  fa  m x  ^ q f u r f t  
ftft ftt r r w r  f tt  ^ r f t l  m?( *P?n u s r f t  i f f t  i

«ft ^ m w  3ft *W 2TT : WT *pftt iTft^T *Tf ?uiftft fft in f tt  ftt;
^  ftf s rrm ftt n ff tf t  ftr im  |  ? •

^fftt : ^  f e r i  |  ^nr f r  *if ^  f e f ^ s  fttftsr *rr
T^fftfftftfftfftftf ftliR T ift 5̂TItT 3fT t |  ft I UT^TT ft 3R ft fft^T |  ^  
ftr un ft ftftr iftt | i qfft sgpr ft *nx ft un ftt «tr \ qm ^x 
spfft f t *rftf u ^ r f t t r  f t t f  n ^ f u s p n  i

Pandit ChiranjiLal Sharma : May I know from the hon. Educa
tion Minister whether there are any complaints of payment of arreari 

‘from other districts also ?
Minister : Not to my knowledge, Sir. 
ffhrtt ??* rrftrcr: r̂ftR *rrfs* ^  ĉriftft far tr? ftr *%*f

ftfar<?r fiftfa ft faft ttit f  ^qr snft z\w i ftt fe*rfnfft*r ft w r run 
|  ftk  suftf ftr ~fftn wrsx ft w r ?

Mr. Speaker : This does not arise.
Pandit ChiranjiLal Sharma : May I know as tp what steps ihe 

G overnment would take to see that the arrears are paid to the teachers 
incase the District Board authorities fail to pay the sam e?

Minister : All steps would be taken by the Government to see 
that these dues are paid as early as possible.



(15)6 Punjab Vidhan Sabha [1st October, 1964 j)
!

. «fr BvTTPfa) *P) 'RTT | fa HTt¥#$fafeff # %c'* c\
tnarnfar ^  cn^rr^ p ff  fa?ft £  i f a  #far p^ f#  ptt

$  q-m f  eft m r  ^  s t t  t # f r  Op  q? f f a iR  f r  ^rrr ?

#ift: #1 *flr qtpfâ sr pt Tlfe  ̂# ̂ rrf smTffr ^  ^  ^  aftfasr 
•Pt srpTjft i # t  sr«ft i t t x  ^ tpt #  ?tk  ^ p f r  frrrf |  fa  shtpr q r
*rra ^rlf wrr Ttw arrefa q# ttt wppt 11 spp; q̂qrr p^w r  fapr ^  Tf i
#rr pTfaqTP ft ntfi ms f  Op <Pf ’ft® # r̂r# Tmr | fqfa# ffarer 

n̂TT̂ Trr #  f r  'FTP' faPT |  f a  ^T# ^ft ^ ' R f  rR T  f?FF?KTT | t # T  I

fact »fat : fa?T WRT *Tg sffasr Pltfa # fa# # #T 51# m PT fa 3# ■
^T tft qp£t&T5FT C'WSTP' #  fa # SRcft «fr Pf Pf^R §# I PP pq 5=T#WT Pi?
| f a  p p p p s rre q R tf  w r r  ^ r  i

sft w c R i f t  s m  : qpr ifa f p # fa r  ar? 3rr?fa f  f a  f a p  p t ?  p -t q# ? m

qpq w #  #  fa #  t p  q# w p t  # fa t |  p #1 ^  p  p p  P fa fa  qr p T ^ p p rfap ' f

fap q# fa  p?ffp p p ^  ##) #tcft |  w r p r  p p  q# fapfa?^ q# qrr# t  ?

fas ##f: qq# st ifapTR I  'pr qqffaq ptpp #rfa¥ srrqt ptI i parr
f tp # !  p p p p t s  q R tf w [  qq # r f a g f c f  qrnpt ^ tttt | ,  Trip t|  f ,  W*

t  f a  'fTTPT f t  t  f  I

Complaints against the Headmaster, Government High School,
Cbeeka, district Karnal

*6516. Sardar Piara Singh : Will the Minister for Home and 
Development be pleased to state whether Government received any com
plaints from the public against the Headmaster,G overnment High School, 
Cheeka, district Karnal, during the year 1963-64, if so, the number 
thereof and the action, if any, taken thereon ?

ShriPrabodh Chandra: Yes, six. These complaints were enquir
ed into and found without any substance.

Schools in Guhla Block, district Karnal

*6518. SardarPiara Singh: Will tne Minister for Education and 
Local Government be pleased to state the number of Middle and High 
Schools in the Guhla Block in Karnal District at present together with 
the names o f villages where they are situated ?

Shri Prabodh Chandra : The list containing the requisite infor
mation is laid on the Table o f the House-
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List showing the number and names of Middle Schools in Guhla Block
in Kama) District

Serial Names of Schools
No.

1 Government High School, Ghika 5

2 Government Middle School, Thana

3 Government Middle School, Bakhli

4 Government Middle School, Nawach

5 Government Middle School. Bhagal

Number of Middle Schols in Guhla Block .. *4

Number of High Schools in Guhla Block .. 1

wrfTi : nR 4̂  far TO1 101 feqrfsf#
far^rnn w r r w r | f a ^ wrc4far

i |  ?
iffsft : BTSTR |  far %r rite *ffar £  l^fer ^  SRI

f r f  *f?r f e w  eft wwr f e n  w k  ^  w  <rrfeft <rc
ww n ^ t |  fa? f a f e  * ft#  wn* m  w rite  fan* wnf 3T sftferaT fw  fan* ^rnt 

i r i fw n n w rnw f e  wnTfam w q^w t?rnffarwt

HT51T Hf(TT : WT WRrTT «TR n?T !WT?T Weft |  f®F f f e  f

q f#  wfw trff |  w r  #■ R>wf wt $ a r t  t  qgw w f e  wwrr |  ?
tT^ft: # T  «ft#sp?rtf>F WT fwfar <ft# ^  |  3*T Wt SIDT W r̂r?TT |  5 tk

^ n r f e f t w ^ # q ^ #  s n rw r w w # f  r t # t o e sn rn k rr1 1
w f e t  %fs f e  : ? f e f e  wn? s t  fiww  wt w t w m  |  ^  srcwn: % 

s f e  | w k t w n f t r f e r w r i ^ f t | n t t o fwfa? w Ffw ffqrr s t w r  

qrsr <r$ w f e  w te  wr itt^t wtoT |  ?

*faft : ri # ' wfare? * r r f e  wr w&  w rp T  i w r s k r  ftrf?rew  s r f e  #

f T O r k r r f e r t f a ?  f*r£ 1 6 ^  w f e f f * r n r # f  i g*rn ^ f t f e w t o t t o nfr 

w k  *r? #?TOTWt w r w  t  fa* f e p n  to  w f e ’f ^rt w wtot w n  w k  
to  i f fe n r  to  jfn vPiriftr <f^fet f e R  q r  ?fh: f n  ̂  sftr ^ n r r  #  nrr n r  ^ ? r

^■>r# qff n ftfer w f  i

5TH3B HHHBfHUinH : oft hh} f^t 0THS Bg}
^  fror f  to TOat to § fug<5 4, 5 f e  w ai^  sra fe3T 

frof1 Rt ?
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: t o tt t  TOft "nf^Rft |  f% t o r  T t f  ^  to  ttott |  

^fr t o  T t f^ r tf  sp if  to  ^  i ^rro  |  f a  «4r t  ?TTO|f ft£ 

TOfaf h EftTO to t̂EPft1
jsfy 3|7  ̂ %E(tt 5T*Tf : TOT TOf HfTTO «lef|i>TT fa  T̂T TOyf P̂TTO fâ T TO] f«s

H # fa r o  TOfror ?tot toto ^  t  *ffe faro  fa r o  *ror ?Tf tor tott to;

V
^ 4 ^  ?nr fhf h?to : tot *nft Hftro totto ft* fa5? touto! t 8 %mx 

^741 *frtottoftt |5rr|^TO^qroTOTO^rf^rfafTOt TORfaro tff gtt 
TOR t» TOT TO Tt STTTO TO fTOT TOTOT ?

Tpft : TO R TfR TO Tt TOTO fasfT TOTOT fTO T TOT fafeTO | *ftT TOST 

*ft TOT TOT fTOT | I
o f w ?  Era ftftr h u t o  : nfuuT fe e  f a t f  hrwt §  h33to ^

§ >nf n >hu3T  ̂ eiH nw f  3f 3l Oh tjhT w£ w# ue tow §feu t
feui HRW TO f § HTO wrat Hfe} u fsr feTOrffW TW TOt§W fTO
WU3? sr TOT31 I fHH sft Tot 9 ?

Minister : There is absolutely no distinction between the rural
and urban areas so far as the opening o f  the schools is concerned.

TTTOS TiH rarm : TOT fafaTTO HTfe^ TOTTO f a  tt̂  ^rro eft
TOffe totott |  f a  f T O i  r r f w  t1 t t o t o  t o  *rfe ^ r f t  t o t  *rf tot |  Eft w r r

TOT TOTTOT s rk  |TOt w f  TO ?TT TORT eft TO ?t«ff ^Teff 0  TTfrfTOTOft few ^  TO 
|  ? tsperf Ofe®TT WTT T ff 0 W  TTOT TOO f  ?

H f̂t: w  O’ Ttf r̂omfegTOft ?rff 11 «ft ferfet TOeT ?fk Trfro fs
T  TO fef T  f  0  T^T |  f e  TO W f l  'T^TO  ^T^ff 0  *THT f^TT | ^ T  TO 

5ftoi ^ f t ro  i *ffc argt t o  OtotI  ?fR  fee'jft Ofeqr t t  tot^t |  v x  t  eto 0  ^  

TO TO ^nroft ^§1 TO T t f  ETOT TO T  TTfeeT ?T|f ffeT I

H3̂ T3 3[3a«H fHUI : oft HTftlH t!HW§ fe HTO f f w  HfTOi
t? th iqHj TOT 3T HWW e fe u r  f e ^  u h  W% TO *f§  f r o ^ t  f e w ^ t  g ftj 
H t^ r 9  ?

»Ht : f  0  TfT |  f e  T tf  fTOft tTOH T t fed fd ^ ijR  flff |  fe> froft 5lfT
0 T t ^ F T O ^ t T O  fe fff tsT T  O f f  I ?flRTOTOW rfe^TPTTt^ ^TTHTO^Of

ft Of fe tnere is absolutely, no provision to upgrade the 
schools in the cities.

H ospitals in Guhla Block, District K'arnal
*6517. SardarPiara S ingh: W ill the M inister for Education and 

Looal Government be pleased to state —
(a) the names o f  hospitals at present in Guhla Block, district 

Karnal, Village-wise ;
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(b) whether any lady doctor is working in any of the hospitals 
in the said Block, if  so, the names of such hospitals.

Shri Prabodh Chandra : (a) (1) Primary Health Centre, Guhla
(2) Family Planning Clinic, Guhla.
(3) Provincialized Dispensary Bhagal.
(b) No. However a Lady Health Visitor and 4 Auxiliary Nurse 

Midwives are posted at the Primary Health Centre, Guhla.
HTOrgfiPH’g’ : oil Hrfag fa  gp?T W o,, fa g

W fa P  g f a  §  s ToT3cJ 3  f e s l  HT 3Ut d

TP TJcfa ?
|  s w * :  ^  t o  p T  zrh 1 1 5 fk

f a n  T571 f a  t p r r  3T #  n  ^ f r  pfit ? r

r̂rtT 1 ^  g rw  fa  fa g  |  . . .
Pandit Chiranji L a i  Sharma : M ay I ask the hen. Minister fer 

Health as to what practical steps the Government have taken to fill up 
vacancies in the primary health centres in tne villages, etc. ?

gTf^TPT tfr fa g  f a  fa g g  |  f a  p r  b  fa t  f a r g ^ r  f a  <ifag

faft #  gg^ fa; fa | fa ffaTT far fafafa fafr 1 1 sft 
Sps® fafaR fâ t I  fafa ffas# faTlfa #  faf fafa fair g") fagfaT g fag | far 

g t f a f a P f a f i f a g  t f r f a g R f g f a f a s r  t ’g ^ g i  1 f a f  g fe  g^f i tg r  f a  far f a

g fe  f a n  i p  f a r r  |  #  5fi n feg fa  f a # g  g  fafa%  i t  f a  f a

srfe t f a r f  t f f a r n r  g  g g  w r  1 p  ^  g ra  i t  g  gy g r ^ R  gr t f a f t  |  f a  g r  gr.

g t P f a f .  fafTg 2 t  fa iig  1 g  gfafaf cpr 5,7 r |  eff fa^ f  15 fa ff #  ffaT g  =pgg .

s f k  fawfr trfagr g  gTg g t  n k  f a r  tfe  f a n  fat* i

cPHtfe fHW H’HScf : FofH UTH2t W  §3* of} 3feife33
fppiH 5  TP 3 fe Tfe 3 ¥  3 ^ 2 3 *  £  f? P  V H22H H3rfeof H2H3

% 3  S f a f a  §  f e w  s u T  ?

g g t : farrgsrRfr, g  g fai fagT | fa pr p  #  g^t #  spp^ ^fffa p  

#  g  ^RT ^TtT^T i  tT̂ T rr§ f a  ^  TJRT % HcTTf̂ wr T57PT f a n  f̂T W l  

itftpTT Zf|fa 60 niR# # ^ T T ^ ^ P T T ^ f a i T  3 TFTT fafT

sfTt? eft ^  fa ^ n r  t  ^^rfavr qsr m  g w t  1 1

Starred Question No. 6383

«ft sr«LT : t ^ g  t r 'w ^ r ^ f i ^ T r r
(The reply will come during this Session.)

Water hogging Problem Study Committee 
*6501. Comrade Babu Singh Master : Will the Minister for Public 

Works and Welfare be pleased to state ■—
(a) whether any committee to study waterlogging problems in

tne State, has recently been set up by the Government ;



[Com rade B ibu Sin^h M aster]
(b) whether he is sware o f the fact that a similar committee of

which Dr. Uppal was a member was set up in the past 
and that Committee made some recommendations ;

(c) if  the answer to part (b) be in affirmative, the major recom
m endations made by the Committee and the Steps so far 
taken to implement them ;

(d) ' whether it is a fact that the Government recently expresssed
its inability or helplessness to tackle the flood prob
lem in the State and requested tile Union Government to 
tackle it ;

(e) if  the reply to part (d) be in the affirmative, the reasons for
setting up tne Committee mentioned in part (a) above? 

Sardar D arbara Singh (Home and Development Minister) : (a;
Yes.

(b) Yes.
(c) A statement is laid 0n the table o f the House-
(d) Does not arise-

Major recommendation made by the Committee set up in 1957 and steps so far 
taken to implement them are as under :

(i) Minimisation, if not total prevention, of flooding of the affected area from
rivers, streams and chos, etc ;

(ii) improvement of land surface drainage ;

(iii) lining of water courses, main canals and distributaries, if economically
possible ;

(iv) installation of an adequate number of tubewells and revival of percola
tion wells fallen into disuse, to stablize the subsoil water at the pro
per level ;

(v) Increase in the water allowance in Thur affected areas so as to attain an
intensity of 200 per cent ;

(vi) A proper crop rotation, including the use of green manure and :

(vii) construction of seepage drains parallel to existing channals

Embankment along with the subsidiary protection works in a length of 320 miles 
along the rivers, drains in pilot section in a length of about 3,500 miles, have been 
completed out of which drains to be designed full capacity in a length of about 
150 miles and widening and deepening of drains/choes in a length of about 300 
miles have been constructed.

Pandit Chiranji Lai Sharma : On a point of Older, M r. Speaker. 
Can an hon. M inister give an incomplete answer to a question ? It 
may be seen in this case that answer to part (e) of the question is. not 
given.

Minister : There appears to be a mistake and I will check it up. 
Mr. Speaker: The question is postponed till tomorrow.
N ext question please.

Payment of Electricity Bills at Chandigarh

*6623. Chaudhri Ram Prakash : Will the M inister for Pubiv  
Works and Welfare be pleased to state —

(a) the total num ber o f bills o f electricity relating to Electri
cal Sub-Division No 2 Sector 8, Chandigarh at present 
pending for payment ;
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(b) -the number of cases in which the bills were not actually
delivered to the consumers ;

(c) whether it is a fact that bills are issued or delivered to wrong
persons and-wncn they arc not paid, their connections are 
straight way cut off without serving any registered acknow
ledgement due notices on and hearing any objection from 
the consumers, if so, why ?

Sardar Barbara Singh (Home and Development Minister) : (a) 488.
(b) In 104 cases bills could not be delivered personally to consu

mers but were sent to them by post
(c) No. The disconnections are made after the expiry o f 7 days 

of the grace date gi ven on the bill. A notice to tnis effect is printed 
on the bill itself

No Registered ‘Acknowledgement’ Due N otice’ is served. Every 
complaint or objection of the consumer is properly attended to.

sRTmgft «rra j s h : 3+fK s rrf^  q q r t ’f ft? fara* f
^  3tq? srffiinr 33 wr# ?

H B ll; 33fHHH33H3 §  f f rW  3+BT f} 3+ UT3 ? TH ' 3 + ut UfT
f33H 3+3T hth |u r g  3 ' uh »{+BT mb ?3THVftrH § H " 3 t 3I 33Y
fSH HBIb B 3 3+3f 3M § 33" fHH §3+ 3  Vifa §3+ 3 3  f3 §  33
M3 35(3 1JH'3 3 ' 333  3+fS3 3 s 3  3  HTM3 HTfH3 H3 fBR3333 3 3 3  HBt 3+3'
3 U3 333 f  R 3 u1 fHH 3l M3TfS3ft 33 f33t 3’i  3+ §3 f3H°[3H3 33t 333T I

cThI b  S 'H flw a1 : sft3H Hf3R33 HTf3H 3H33T f3oft 3T3HY 3  fHH HH3 f33  
33 l Mf3UT 3 3  H3TfBMT 3f3MT9 f3 fH3Tf33 3  3^1 H3"teT, 3  W3t3 3+ f§ 3  H3t3 
f3H 3 ' f g t  33+ f3H°L3 33  3 3 f3 §  3+ 3Hl MHt§ Y  3333^31 3H13 20333  3+ 
503.KH f3 fHH 33H 3 3  3 3 3  fHH 3 3 T3M 3 M3'fH3ft 3 T3*t 3 f f  H 3feH- 

33“ 33 33  f3 3 T 3 T3 ?

H 3 #  : 333 H'H3 HrfUH 3TH HHI fHH 3H+ §  tH 3l f3333HH3 33+ §3
HT3 33 MHft 33' o(3f3M+Hf I HTfH3T fH3 3f3 H3f33+ 33 3^33 fH3Hl 3^ 

M3TfH3fi3'3~t 3+fH 3T33’‘3H3 f3H3_333 3df33T 3 '3 ' 3 V3 333 H’ft?.H3 

§ 3T3 3 31 MHTf33ft 33fH3l rF? 3+f3H33-33 33ft 3l3T3+3Ti
3 \3  : ¥TT 3 ^  |  ^  3  hCr ! 33? ftp* 3

?RT q7 3T f®3f3q?3 <Tff f^TT '3TI3T W  **§ ft^TT^B STfTf 3  qt
STUnff ? 333? WT ^3T  |

H33l : 3 3 3  3 3 } Mf33T ofH 3 3 Tf  V’H 3 3 T HT3  3733 ft(3 3  M '§ Mh7  3 3  
3?+3T f3 f3H33' 3 3 3 H 3  M3 3 H 3 T3 ltt l  HT3l f3 # ' f3 H ' 3f33+ 3fHMT S fe  
3TfH3T fH3 t f 3  3 'of3 fHH 3I  M3Tfe3ft H3 f33T 3 3  3 T3 #  3 + H 'f33 H3 f3H- 
3 3 '3 3  333  3 5 ! 3 ®t 3+3' 3  I MB H3ld!3u ^  Bf33+ f? 3  fEH ^1H HHl
3 rfHH 31 H55H f3H HfOT 3 ^ 3 3 ^  3 ^ '  f31MT I
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3tH funfT  ̂: 5ft^HHf3HHHRifUU3H3Hi fc?f3H33c?H cfB3 SHl 
oft H H tfw W  H_oT3g cftet uut 0  fe  3 3 3  fUH ^  H3fe 3 f f33  H3l£ 3 3  ?p ».3t

offer t?T# 3f 3h1 33HH333 oftnt 3 et t  fa 2ohu§ td so huh tf 20 333  hu£
33 fgHT 3t HoiH 3HT 3 TP# 3* ^t f3H33c?H S3? sffer tPHcTT I

H3Ht: 3 3 UR fHH3H3rfU3 UU ftW 3T HT33l»i3 U3f HR 3H Wffir
f x j  |feH3Ht tgt»fi fa33to? USTHf EUWiT £ fe3 U E W 3 3 §3 t §313*31

■ set w i?  s Thh f e w  1

cfTH33 HvtfsfHUf3HfHorT : Bft^tftg HlUH fHU 3H3 3lfa3UT33T U333I
f°r Hfagr T̂feMt f  urat fg%3ffg®fefe?H u 3u?Forf u3 fnuifuV^
Sfa? 3*3 % 11—11 Hi? 3°f UR H W  US §3 fo!#i feu fa?5 fefeHU 3 ife? U3 ?

Hggt: §U 3Ht 3TsfHtur? U3T ufHH BHt fef®?3 3 Ho,HTUI
; 5TU33 333fHUf: cft^tfl3 H*f3H § U3r 3 fa sfe? UfB H3 3t 3H3 33
: c?3 33 ^st hIhU 3W 3T 33? 3_3l I
* H 33l; it UR 93  3H U 3 R  3*HR ¥*t tU »h§3 3t33 33? I

(u w )
4 t  rfasr 3 3  : Fff <r  hh> t?  £  ^  hTh?  f g ^ r  f '  fa g  ^  RHTfaq? q f#  *ft 

Hfu 3  gqsfrfctffa  fan  ht f ' 3 3  #  h r  h  hthht ht^ht v jm  gism
faHHT HUTfaqt HT qfHH fa^TH £  fan  HT faqtT HTH qtrffaH faqfeH 3  Ht STTHT £ 
h^  qtn faH rgff h  f a n  g f e ?  ?

Mr. Speaker : The hon. Member may please take his seat.
Next question.

Punishment awarded to officials in Electrical Sub-Division
Offices, Chandigarh

*6624. Chaudhri Ram Prakash : Will the Minister for Public 
Works and Welfare be pleased to state the number o f officials in the 
Electrical Sub-Division Offifces in Chandigarh who Were awarded punish
ments for corruption during the year 1963-64 and the details o f the offen. 
ces for which they were punished

Sardar D arbara Singh (Home and Development Minister) : No  
official was punished.

Electrification of villages in Gurgaon Distric

*6701. Shri Roop Lai Mehta : Will the Minister fcr Public 
Works and Welfare be pleased to state —

(a) the number of villages electrified in Gurgaon District 
upto 31st March, 1964 ;

(b) the reasons for not electrifying villages Mohna, AmArpur 
Nangal Brehman, Aherwan in the said District ?

Sardar Darbara Singh (Home and Development Minister )
233 villages have been electrified in Gurgaon District up to 31st March 
1964.
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(b) (i) Village Mohna is covered under the anctioned Project Estimate 
but is situated at a distance of approximately 4 miles from the exiting  
11 KV.

(ii) The remaining villages Amarpur, Nangal Brahman and Ahcrvan 
are not covered under any sanctioned project estimate.

Pandit Chiranji Lai Sharma : May I ask the hon. Home Minister
if he is in a position to state that the Government has stopped village 
electrification for the last two or three months; if so, the reasons therefor ?

H3Ut: mfacf HrfaH, felH 33* U7 FRHB offeTf w  feuBTUHl tTUTH
fe^T nsrefTi uu t u t )  j r w u u y f e w  fa iu n fe  til um b ft fng uh>h3
3Ufe f°lfeBc?UBtettH3 effet UT#, Wife feu 3" ?U UU3T BTUH U71

sft e e  : fay t  ^  t  wetw f  uqspt
f̂ 5T5ft t t  E 3TE ETET3T t t  ?

H33t: feT37 BUf fe§H ?BU  BTt  UHU3M3 §ufeof hIb  £
vi =

tfe>tf7 ^  WUU MUU W ffu  Bfefe feu  U3, § 3 7 3  feUB) feu)

TfT#3ft I
ejte*e tm 'Em fo ffe Erfi?E t  eutet fa trfw etwe et

EtE ft ETEt I  E ET|ET fa WE Et sfl̂ PU EÊ E faET ETET
e  uu t  eese  ̂  we wet ŵ TwtfecET w  f et |  ?

H3Ut: feH EB € fa » r  3Ufe W  HUBt foff^fe feu BUTB fen fat" § 3 UT
3UY 1

ê ee fsrr?3ft wm* ste? : fay ete $ w ; t  n frrn: fattor* wt
Wt ETWEEEtt |  ET WE t  ’WWl WiTEfE ^  WEEt TT EfE 3-4 tEEf wft f  WE' 
Eff e?e w#4|ft;rtw %et eteet ?

tfeu l: >hhT uThh efutgr forfeit u u l w  fife tfep r  fa mt3Uu b  Hfau 3  ferau
ufeT 5 § h 3  uufetuu) b e  fe u s l  unfa i uufen u  fau^ su ĥ^ uhe suifa
11 UtRT t. E l  b ! Bfefa 31 faUBl But rfT HEB  ̂ UU §U B3TT \ His 3 UUfe B
»fBU u t  3 f §H  3  UAf UUTfgg^t f 5 3 j  tT tg ft |

TE : UTErR tt WEET̂ t^ffsT <TC vft'ff ttf | t  E? 
e ^ et |  feu E l s rk  f e u t  e t #  t  t t  E pft ^  ?

Hunt: wife trau fUHT feUBlfeHS B3ITB ^ 3  fBU U+ fet"  B
4000 BT 3 fn fe u "  lOOOdfW fu u  UT| friu i feBTt  feBUUUfe U3 B 
i t l B  §HU)»fT >HB3 MT§^§ U3UfUBf § 3 j  3  fe33Ti15l t? 5fl3T U I

H'dtJ'a ?H tfe fifttf : orl^tfe HTfUE fe u lfe u  3lu  ffl3f
feBTfu»d ^  fe% fe§W B B U l fSBBt B 533H 3 ?JUTf5§Ult »tf feqt Bof?
fe^ u tB iJ  BgrTf s  f3 »purj3 ( §3T 3  feu fo[UT feU T U fe  HiJU 3UT ?

H3UI: feu 3 fe  ftfol U^U U) UhI U I Wfl" fe°f HTB feu  ?U B'^U
59 B y gfy>HT fg j  3 g §  ^  HUB Uf I fU3+ ftfet fg g » 1U U ? ?.uT oil3T fe.^1

§ unt w fe u ^ l fuul |

Starred Questions an*^ An . vers (15)13



«ft sR iR tT fT  : TikvT? £  f a i  TTcfferr
t Vt t j  |  itt f a t  jet smrufir T»ft i

*HAf : STTTTT V f a l  <^TTT TT STTT q ff  TfafT t h  t t  TgeT t  
'fflTUjT ITsfe fair 3fT# |  I

«ft t it  w p r : wm if*fir *rgta*r t u t p  fa  fau  m ff t  itt  t  «t 
ttt u  feTur Tt m f  Tgf f ' u n u  s u  shtt u fasfar ut 1 1  iff *rt sRg 
I  P  T p  #  tft f  f a r  Tt t  ^TU Rfer Tte ^  u r̂t  11

HHuf; H feH U3Tulbhtu)feOTUTfHt[ US 3 t §UHT#  sfUH fe u fe b h f  
bfife U p  feHUTU uutjr |

Linking Misa and Chandat with Rasoolpur of Palwal Tehsil by
Road

*6382. Shri Roop Lai Mehta : Will the Minister for Public W orks 
and Welfare be pleased to state the steps, if any, taken to link villages Misa 
and Chandat with village Rasoolpur of Palwal Tehsil, by road ?

Sardar Barbara Singh (Home and Development Minister ) : 
None please.

«ft ^ 1  TTT tfRT l |TRT 3 TTT TTfaqr |  RTT T tf  TT P  t  faT  TTTT 
*T TTPT TT ITT TTT |  ?

HUU): f e H H fts t  tfTH UTTTU ?5UT, H " Bf) UHf I feu H3°! 3^ hI® sfel
U I MU f e u t  HUU SUl 2.45 B y ulUSTHUy UtTHTBT UBTB fa U UUTfes oflt)
% 1  u  i >hh?  feH ^ a i b tb  f e s f H^srT §  t sr w i  btu u u  u f i

«fr TTT UT : W  tf fa f  IT  UTTT ^TTT f  f%Tg tTTTT TTTT TT T tf

STRUT T^f UlUT |  ?
HHUt: HHUB-) fe"o? U5U ifftTTVH HTB UBS U'U? dRUTTHfe 3UBT bill

5rus1»ft usfB U ^W  for fsrsT tjfeu  y feu V feu  hhhIw  s  us; ■*mBraBlbit u?n 

UofU ofHl bf Hi H3BT fiTU^HUU u l u p l  w f e )  U# HUUofU U U) biTBgfBUl 

bfR 3TU biH? feH §  f t  f?TTU UTRl I

if^ScT fTTTl TIT T lf  : TT ",TK TTfTT T tf |  TIT T> cT4T TTTT?
ITT UTTTt UU cfrUT TTT TTTT CTTT #  TT |<T ^TT #  ^T T

H3Ut: H ' feH fUH §  bfrg- ^ r g  huT t  HofUT I UUU fsbUt |U
^ U  -fgUT Hi HfUoTK rTTR fuUT T T H ^  31

T rH33 Tr|  faui ITH^U: f u u t t b 1 R35P U5TU U ?jTH fg®UH UHrg u t W  

US oft fHU HUUTU f S f §  UTU UTifuugl UUUtUbfd UUTf e  SSl fe b TU U ?

H3T1: UTU UUifeUul UU fttT |  SU? fuVf UT I if). . t ) .  U
KfUUH t  bfTHut) feH HbpHH §UU bTU u)ut u febT U 1
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Extension of Water-supply Scheme, Chadhiar, District Kangra
*6402. Bakshi Partap Singh : Will the Minister for Public Works 

and Welfare be pleased to state —
(a) whether there is any proposal under the consideration of Govern

ment for the extension of the Water-supply Scheme of C hadhiar, 
Tehsil Palampur, district Kangra and the installation of an 
additional pumping set under the said scheme ; if so, the date 
by which the work will be taken in hand ;

(b) the total amount likely to be spent on each of the items men
tioned above ;

(c) the names of the villages included in the above-mentioned exten
sion scheme ?

Sardar Barbara Singh (Home and Development Minister) : (a) Yes.
The estimates for these schemes have been sent to Panchayat Department 
for getting acceptance of the Panchayats concerned and arranging adminis
trative approval of the Sanitary Board , Punjab.

(b) The work will be taken in hand on receipt of administrative appro
val and allocation of funds by the Sanitary Board, Punjab.

(d) R s 2,33,315 for extension of Water-supply Scheme to Chadhiar 
group of villages and Rs 35,312 for providing and installing a duplicate 
pumping set for Water-supply Scheme for village Chadhiar.

(c) (1) Majhoti, (2) Katharu, (3) Mungal Chillewala, (4) Mungal 
Gullerwala, (5) Kasba Kohlian, (6) Kasba Changira, (7) Katchar Baharu
(8) Jogar Tika Chararan.

fir? : sft nrf̂ Rft # ferr wt ^  ^
|  ?

i

qff̂ H STTH 11\ s fa w  q- far 2 5 srfasRT
^X  <fT, ¥TT ? WT faR w ^JX  12 |  STfaSTd

T&it: WX̂ TX ^PTt f^T^RT I , F f t f a w t  1 /  4 ffRTT VZT

1 1

Income of forests of Jagir Kutlehr in Kangra District
*6400. Bakshi Partap Singh : Will the Minister for Public Works 

and Welfare be pleased to state —
(a) whether it is a fact that the Government had, some time back,

decided to give one fourth of the income of forests of Jagir 
Kutlehr in Kangra District to the Panchayats within this Jagir ;

(b) if the reply to part (a) above be in the affirmative, whether the 
said income was disbursed to the Panchayats concerned, if not, 
the reasons therefor ;

(c) the total amount payable to these Panchayats since the date of
the Government decisison mentioned in part (a) above ?

Sardar Barbara Singh (Home and Development Minister) : (a) Yes.
(b) No. The payment has been held up as the m atter regarding the 

payment of the share of the Rakhas and Lambardars out of payment to be 
made to Panchayats is under consideration of the Government.

(c) The amount payable to Panchayats will be calculated after the 
decisison regarding part (b) above is taken .

T O f ts R r r r f a s :  srtTt  far f ^ r  srrftja t wi t  f a n

crifTT ^ p n « n - ?



c n tN rw 5 ft i

ScTTO : f3RT ^  ^  t^^rr |ST «TT WT T ^ f f
v t  w ?tt g m  n̂r ?

■ topftt ^ ^ r r f% f^ r jT M - ^rr^tq-£ f ^ g t * tt, ^  s m k n
W trm - s f k 3^*1 ^T 1/4  F̂Tf sfft; 3/4  ^pffeTT T̂Ĥ TT l

One-fourth of income is to go to the Government and  three-fourth 
to the Jagirdar. At the same time, I may assure the House th a t this ques
tion is being considered in all its aspects, i.e. whether the Government has 
got any power to amend that agreement or not in the interest of the people 
as a whole.

STcTPT fag : dfa STR #  ^TRT g> *Ttr |  I #f^T T̂T̂ TT
' T f , ^ F T  WT ^TT r̂ |  ?

*rg ^ r ^ R T f 1 

— Old Age Pension
*6401. Bakshi Partap Singh : Will the Minister for Public Works 

and Welfare be pleased to state —
(a) the total number of applications so far received, district-wise,

in the State for the grant of Old Age pension ;
(b) the total number of such cases so far decided and the number of 

persons who have been granted the said pension, district-wise ;
(c) the total number of applications for old age pensions pending,

and the date by which a decision is likely to be taken thereon.
Chaudhri Sunder Singh (Deputy M inister) ; (a) to(c) The requisite 

inform ation is laid on the table of the House.
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Number of Number 
applications of cases 

received in which 
Name of the District on prescri- pension

bed form has been 
granted 
up to end 
of Augut, 

1964

Jullundur .. 956 209
Am ritsar 1,147 197
Kangra 403 47
Kulu 38 12
Lahaul-Spiti . . . . . .
Gurdaspur 327 88
Ferozepore 764 240
Ludhiana 567 172
Hoshiarpur 944 303
Ambala 1,043 470
Gurgaon 631 260
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Number o f Number 
applications o f cases ia 

Name of the District received which
on prescri- pension
bed form has been

granted up 
to the end 
of August, 

1964

* Rohtak 601 69
Hissar 189 68
Simla 11
Karnal 353 114
Sangrur 381 125
Kapurthala 256 78
Patiala 596 208
Mohindergarh 125 26
Bhatinda 184 26

Total , . 9,516 2,712

5,593. These are likely to be disposed of in 5 months, subject to 
availability of funds.

sraro th w z  V i  f ^ r  w | ,  t  i  fo

favTT ^ F if r  f ^ p f t  ^  f  ?

aft stHTWSft : W  STff* ^  3RHTtntf^

•f  f  ? ,

s q - t r e t : f a fm  ^  Ernefcr T f t, f* ^rcft 11 T t^ r  % 4*r 3  ««rc 
# 5 T ^ ^  6 5 r̂r̂ r i

sm rt iHj?: 5,5 9 3 5fi T ^T  f , ^(TTT^fT  W  *̂t 5TPfTT ?

3q-*'?rf: r̂rtTjrT i

* fa r t  ?rT rm m  ^  65 s r s .

^?PFt tjft f ^ r  y r r t  T

H^*t: SPR# 4RTeft *fr3t ^T'T’fr 1 

isfttfStWH: ij#  vfpff 4T fvfq 3*TC w r ?tTt ?

«ft *m?f # r : w r ttpc srtppt fa  *r> w n t  f f  T̂ r |
s fo ^ fa p T ^ f t  1 5 W T W f i l |^ r  ^W R T ^  fa W

fiw r an t ^ r ' l



§V->fef} 3S»ft (fqft Htra fnui) : Wft" ¥Cpf 25 ?UH aa?i sat HH 33 
at sfea fen at asa w 3th i aa aa" fta aaai a* fa
feam  cfBtfi i

f  uaa aas ftfui; aala Htfaa, a tf faasaHna feat ft §h £ fea fesT 
stuh >nf nfuat a aa at fecfet aavHa aaf a i fen aT at ama a ?

atfe M§faoTHH3crt: sms Hfuat fea w a l  ftuia ft amt wvstfga aa 
ar ft fa* 5 M3T sat fsfemt t f  as qua uia a i fa4 at f t s w a  
aaa sat wtf MsfaaT fanafaaa aafeM7 ft i

Pandit Chiranji Lai Sharma : Will the hort. Minister kindly state as 
to who is the final authority to sanction these pensions ?

Deputy Minister Welfare : Director, Social Welfare.

srsre  : w tT  a r f^ r  a  rnrrer «rr f a  a t  s rW F a  <i?t |  m r m  T h 1 

h£r  a  ^ararr f t  mn?rT a f e q  a  fm m  |  s ro f  f e  < r ^ r  i a t

m  m u a a a a  |  ?

5Tg a«TT *pft: trfafafaat srre # amftre at f® ft a w  w t i

arH§3 HHR3 few aa: (tsaaausas aa araufetaa fj§a gam w  
m§ SHTaaT 5 1 at Hama fen yanlna sfifuslamtaas sat fa»im 3 1 

a?*r am : mr̂ t ferem wi *par mt ̂ rfw w f i
5TH33 anna frfuf hh: at aata mfea aHsai fa aaanH uaHtaa § 

w s  aas satHaaRfai sat aat »fsfaaT »f3H3 t̂u îfaa aaa sst 
fan-raa faaaT fant§ aa ma iaVat aat w  ?

worwt: gimp. aa 4it a^afet f?t %r. ^ar mr mn i
auaaaaafrfui : fern an1 sat Haaaa a mafsfasat at ars saf ast

u ss

amtat i at aata nlaa aHsi fa §®a ta  asas Ha afna faa faa fea 
uh fnsa aa at faaffe fan aTs  faat â at u i

tu-Haat as'at : aat featfe auT, aa § aaHf feat afet 1 1
ffa Haft: h '"fsH faaMataaaaat amfe â fa a Hfsa aa faa fnatw 

^a angT H'  ojhIhh a i fat ^ arsm ta t  fan § aafw»fT3 feat afet 5 1

«ft a^ncmt ma : ara q mfee are arf ,̂ wi aaifer+r 
|  f e  f e f e r a  ^  |  a f e a  f a a  a f t  a  |  f e  f m f e n r f e |  ? fk  

a fa f e a  Ta | ,  a a  f ta f  ^  arfaanft tz ht a?aa f t  m a t 11 mrr a  m a  
^^rr|fe  faftata amta f t ? t s a a ^ a |?

faa a?at: awaa aa m feffaa ?Ra ̂  1 1
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Starred Questions and Answers

sft ntaro ; ^  ipff 53 ccffjR- ̂  sr ? i (I would request 
the Home Minister to clear this point.)

: tnp T3 I  sfr 15 TTR ^  11

Mr. Speaker : The answer given by the Majority of Ministers 
may be taken as correct.

§ u -h 3b1 38*81 : Hi ufus* ■?! hra*? d f a  3 m r*§
U^lfHn 3T8 offuVUT I

f l 3  H33l : U nzt&d for H"3T83l tu?T I

»ft fa: mg ̂  'Rptc snii, xtx i srm sta fr 'rrftt f¥ 
aRTsr w frel tths # *rnr ̂  *rgr rritt <*f%?r f  g w  RTggr g f% 
fafaHR 3R ^hr RcTRT f t  |  f̂ TcHTT ft? firfsReT 3?T |  ? (gRT )

f?3 H33l : fFUel Hf?>R8B R f?H $ fHTraraH U75 §U fRW* 
RUl U Ror§ U3 >H§ H" 3TS3 U RcfH* Rt I

SP9_ WTl3 3HtH : WS t  U»fTfS2 hP3 »{T333, R3 I HUl̂ U RTfR9
fSR R §H3 r! 318 o!tft 3THl ft §U HH3 f?H ffuT >Mth1 fof§‘fST Sfsl 70
T O i t p  TT?tR q?5S Hi Hfqq BfR  ̂ RS >H$ RHl MO RT8  §  R?T?7 R’S 
rhs r! 3fgq (u’HT)

fev3 H33I : r a€ Rt R*?ra a s s  h!  RfRH Bran 3 3  §?>* h* 3t
H" H R33 U^rayi fo rffo r f u  ¥HTS  §  Uf3R? Ur§53f ( rtht)

tu a  3375 fRuf : oil dM-50  HT8  H ?RlH t  8fRR883R ?1 f?R
3831*1 f%3 »fT TTH us ?

Mr. Speaker : They are net excluded.

Committee to suggest ways and means to eliminate delays in the
Secretariat

*6500. Comrade Babu Singh , Master : Will the Chief Minister be 
pleased to state whether it is a fact tha t a Committee has been set up by 
Government to suggest ways and means with a view to eliminate delays in 
the disposal of cases in the Secretariat if so, the names of the Members 
thereof and the steps, if any, suggested by it to eliminate the delays in future ?

Shri RamKishan : The matter is under consideration ofGovernmcnt.
oPH§3r fjfui iTHeTcJ: fUH3T cflET 33 3 W%W ?
Chief Parliamentary Secretary (Shri Ram Partap Garg) : Tt is 

going to be finalised very soon.

Chief Parliamentary Secretary : The matter in regard to the appoint
ment of an Administrative Reforms Committee is under consideration.



Pandit Chiranji Lai Sharma : Will the hon. Chief Parliamentary 
Sscretary state if it is within the knowledge of the Government that there is 
delayinthe disposal ofcases at the Secretariat level ; if so why is the Govern
ment not ready and willing to penalise the officers responsible for delays ?

Chief Parliamentary Secretary : That is the reason why the G overn
ment is considering the question of appointing an Administrative Reforms 
Committee ?

ePH§3 BHHUfeto ffU: Hi U 5 3 T U ^ U t Uf fU feu  UHUUcTfeU HUH §  

HtfsW JaH fe u  #U T int to f t  §H U T feu  HUf 3  fa  HfSHUU » f t  
UfufoTUU $  UUfmPH .if tT HH H UUUt, WUfa?JH H UUUl, Utfefe HUUUl, felfet 
i f  ofcTUt, JjfecT HUUUl §  u f  u t H §  UU U3 >H§ t,P  ufafe ul u f e t  US ? eft feu
uftu grufife t  hu i n  f) fa feu u s  s u f  uh ufefe uuuul §  UTfeuuuu 
•§ fe u  u u f  s u ?  u h t ufetuT i
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3lfu >K§ feoPH HHUl : feu H U3UUH Uffe ftfel D feHS ofsfHUU UU HUfel 1 
HUU  ̂ 3IUfU>>PH few fe s 1: feu U WUfHfsHUUHS fe W il  uhu! ul

i s  oftul afet 5 fen uI ^ uuhu *ru uuufa u lu s  m3 MTfe»r u feaTHUtfeH
fHHUH UfUHf tlfet °ffeT fePH1 fft §U S fa  UH feuT 5  tP ?

Chief Parliamentary Secretary : This is also under consideration. 
UUU?> UUS few: HfSHUU £  MWU UH H4 HTMU ftIHT MUHUf S f u

MWU UU.UH feu  faUSt §U HUfUl 3  ?

Chief Parliamentary Secretary : This new Committee which is going 
to be appointed/formed will examine this aspect also.

opHite hth fnui vpReu : ha its$t oftfifai® fmreH
8S

fen uuu fesuai t  w  su t4 ?

Chief Parliamentary Secretary : This aspect shall also be considered 
by the new committee.

*ft sMTHPfl *TU 3*5U : Jf% Uf T ^ r t r f l u f w  UTU |
UUU WT m  UtT TfT T uff UfUT T TTT

l r ?

u t a  qiTfeon%> 11
Shri Balramtji Das Tandon : Will the Chief Parliamentary Secretary 

assure the House that the new committee is going to be appointed early?
Mr. Speaker : It is not proper that the hon. Member should get 

up and start speaking without permission.
ira^u  3LUfe»ns few fe n 4: vryfus* uf feu ufgMT nftfa oftu feans 

^fete feHUH UH feUT u fu  US’ feU  ̂ flTF §H § Ut ufefefe UU3T t  ?

Chief Parliamentary Secretary : I have already replied that this 
aspect of single file system would also be examined by the Administrative 
Reforms Committee to be appointed.



SWfe ftHHUfRU| tfg: W S £ U*Pfefe »PU Hu I HUfau HTfUS cfiuftfe
feu* S i  >tfHF Vfe*F

foT H ftfaTCS Uife# fHHUH Ufa#1 fe?^3T U oft §U Ufa UB feU* S tF SUf
ITd §U crfut* US fa  feU 3TB *feu *  fiteUHB S»f§ fH  feu ^  SUf UH$ fa §U 
UB ^  feUT S TP SUf I H" *fnj ^t|fB3T UtUUt U* fa  oft feu U^H cTUUt fe?>- 
UBHH?> feuUBsT oTU HU^ U?> I

Mr. Speaker : The Chief Parliamentary Secretary has not with
held any information. Bui he has said that this aspect will also be examined 
by that Committee.

Shri Balramji Das Tandon : Sir, it is a question of fact whether or 
not this system of single f ile is in vogue at present.

arfu 3of 3TI3Ht oflST ?pf3U T U feH HfHMT

9 fa  § h  ur§ ^  o raau  u ^ fa  o ftfeu u fa  u b u ^ t p s u F i 

UUHU uuutt fau £ >h§  f s j  f  f^UTg u ip f 3TT i
Mr. Speaker : Question hour is over now.

Written answers to Starred Questions laid on (15)21
thb Table of the House under Rule 45

W RITTEN ANSWERS TO STARRED QUESTIONS LAID ON THE 
TABLE OF THE HOUSE UNDER RULE 45

Postings of Government Officers
*6502. Comrade Babu Singh, Master : Will the Chief Minister be 

pleased to state whether it is a fact that a Board has recently been set up by 
the Government to lay down principles for the postings of the Government 
officers ; if so, the basis on which such postings were being made before the 
form ation of the Board ?

Shri Ram Kishan : (i) Yes. In respect of officers holding key posts
only.

(ii) Besides seniority, aptitude, experience and suitability of the officers 
are the factors which are generally kept in view while making postings.

Representation of Scheduled Castes in the Punjab Public Service 
Commission and the Subordinate Services Selection Board

*6629. Sardar Gian Singh Rarewala : Will the Chief Minister be 
pleased to state whether there are any representatives of the Scheduled Castes 
in the Punjab Public Service Commission and the Subordinate Services 
Selection Board, respectively, if so, the details of their academic qualifica
tions and the castes to which they belong ?

Shri Ram Kishan : Yes. Shri Dalbir Singh who is a Graduate and 
‘C hatter* by caste in the Public Service Commission and Shri Bhag 
Singh who is a M atriculate and ‘Ramdasia’ by caste in the Subordinate 
Services Selection Board, Punjab.

Enquiry against employees of the Public Relations Department,
District Amritsar

*6610. Comrade Makhan Singh Tarsikka : Will the Chief M inister 
be pleased to state whether it is a fact that a high level enquiry 
was recently held against all the employees of the Public 
Relations Department District Amritsar for furnishing false monthly
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[Com ade M akhan Singh Tarsikka]
work reports to the Department, if so, a copy of the enquiry report and the 
details of the action taken against each of the officers/ officials as a result of 
the said enquiry be laid on the Table of the House ?

Sh/i Ram Kishan : No high level enquiry was held against the 
employees of the Public Relations Department of Am ritrar District. 
Assessment and evaluation of field publicity work was however carried 
out through-out the State. The reports have been compiled and are under 
the consideration of the Government.

Seamless Tubes Factory. Steel Castings Factory and Air Rifles
Factory

*6454. Comrade Gurbakhsh Singh : Will the Chief Minister be 
pleased to state—

(a) whether the financial and other aspects of three public projects 
namely the Seamless Tubes Factory, the Steel Castings Factory and the 
Air Rifle Factory have been examined by the Government.

(b) if answer to part (a) above be in the affirmative whether any of the 
said projects has been found to be unproductive, if so, the names thereof 
and the intention of the Government with regard thereto ?

Shri Ram Kishan : (a) Yes.
(b) A re-appraisal of these projects is being carried out with t he object 

of eliminating any unjustifiable financial risks for the G cven nun t. it 
will b 3 pre-m iture to say anything definite at this stage.

Industries to be set up in Jind Sub-Division, District Sangi ur

*6475. Chaudhri Inder Singh Malik : Will the Chief Minister be 
pleased to state with reference to reply to Starred Question No. 5310 printed 
in the list of Starred Questions for 25th February, 1964, the approximate 
date by which Government propose to start a rural Industrial Development 
Centre in each of the Rural Industrial Estates proposed to be set vp at Jind 
and Safidon, district Sangrur ?

Shri Ram Kishan : The Rural Industrial Development Centres 
at Jind and Safidon are likely to be set up by September, 1965.

Complaint against the Principal, School of Arts, Punjab, Chandigarh

*6638. Comrade Gurbakhsh Singh : Will the Chief Minister be 
pleased to state whether Government have recently received any complaint 
against the Principal, School of Arts, Punjab, Chandigarh, levelling against 
him the allegations of injustice, favouritism and partial treatment ; if so, the 
details of the action, if any, taken thereon and a copy of the complaint be 
laid on the Table of the House.

Shri Ram Kishan : No Sir. Does not arise.

Leakage of Papers in the School of Arts, Punjab

*6639. Comrade Gurbaksh Singh : Will the Chief Minister be plea
sed to state—

(a) whether there was any leakage of paper(s) in the annual test of 
Teachers of Arts Class in the School of Arts, Punjab, Chandi
garh held in the year 1964 ; if so, tbedatet)trwhich theTeal^dge 
came to the notice of the Higher Authorities ;



(b) whether any enquiry has been or is being held by any Officer 
from outside the Institution ; if so the name and designation 
of the enquiry officer ;

(e) whether the department has taken any action against the person 
responsible for the leakage, if so, the details thereof ?

Shri Ram Kishan : (a) No.
(b) and (c) Does not arise.

Bus service on Panipat-Jind via Safidon-Assandh Route

*6476. Chaudhri Inder Singh Malik : Will the Chief Minister be 
pleased to state whether there is any proposal under the considcratic n cf the 
Government to ply Government buses on the Panipat-Jind via Safidon- 
Assandh route, if so the time bv which the said service is likely to be star
ted ?

Shri Ram Kishan : Yes Sir, However, no definite time limit can be
indicated.

Written answers to Starred Questions laid on (15)23
THE TABLE OF THE HOUSE UNDER RULE 45

Employees of Estate Office, Chandigarh awarded punishments on
charge of Corruption

*6625. Chaudhri Ram Parkash : Will the Chief Minister be pleased 
to state—

(a) the number of officials of the Estate Office, Chandigarh punished
on charges of corruption during 1963-64 with details of their 
offences ;

(b) whether it has come to the notice of Government that communi
cation addressed to the said office are replied after long delays, 
if so, action taken in the matter ?

Shri Ram Kishan : (a) Nil.
(b) Yes. The defaulters were suitably punished.

Distribution and Sale of Soft Coke in the State

*6682. Shri Hira Lai : Will the Chief Minister be pleased to state 
whether it is a fact that the Union Government lifted the control on the 
distribution and sale of soft coke and coal of grade II and grade III with 
effect from 1st July, 1964 ; if so, steps being taken by the Government to 
implement the said decision in the State.

Shri Ram Kishan : A statement containing the required information 
is laid down on the Table of the House.

STATEMENT

Distribution and Sale of Soft Coke in the State
Government of India have lifted control only on the distribution and movement 

of soft coke and non-coking coal (up to grade II), from the collieries. A sa  result of 
this, the Coal depot holders and the brick kiln licences could, with effect from 1 st July, 
1964, import coke/coal (up to grade II) from collieries of their own choice without any 
restrictions. They have accordingly been permitted to do so.

In order to utilise the increased supplies of coal/coke, the State Government have 
since authorised the District Magistrates to issue brick-kiln licences, on application, 
to the parties, subject to the followig conditions



[Chief Minister)
(i) The applicant or any member of his family does not hold any interest directly

or indirectly in any of the existing brick kim licences or coal depots or 
any other depot of controlled commodities under the Food and Supplies 
Department.

(ii) the site selected by the applicant for setting up kiln is atleast 5 miles from
any of the existing kiln ;

(iii) the land selected for the proposed brick kiln is not under Agricultural
production ;

(iv) the setting up of the proposed kiln conforms to the statutory requirements
for the grant of the licence applied for.

The District Magistrates have also been authorised to sanction coal depots to 
applicants having suitable sites.
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Soft Coke
*6683. Shri Hira Lai : Will the Chief Minister be pleased to state—

(a) the annual consumption of soft coke in the State during the
last three years ;

(b) the district-wise break up of the intake of soft coke ;
(c) the policy of the Government in regard to the opening of depots

for soft coke in the State in view of the decontrol or the 
movement of soft coke ?

Shri Ram Kishan : (a) and (b) The time, labour and expenses in
volved in collecting the requisite information will not be commensurate with 
any possible benefit to be derived from it.

(c) The District Magistrates have been authorised to grant coal depots 
to any persons/party who applies for it and has suitable site.

Wearing of Uniforms/Insignias resembling those of the Armed Fore es
*6439. Sardar Gian Singh Rarewala : Will the Minister for Home 

and Development be pleased to state—
(a) whether Government has issued orders warning the civilian

population of the State that action will be taken against the 
persons wearing uniforms or insignia resembling those of the 
Armed Forces :

(b) if the reply to part (a) above be in the affirmative whether the
said order applies to private and semi-official organisations 
including the Gram Raksha Dal ?

Sardar Darbara Singh : (a) Yes.
(b) Yes. As for Gram Raksha Dal, this organisation has been dis

banded since 15th September, 1964.

Cases of Burglary in Panipat and Jind Sub-Divisions of districts 
Karnal and Sangrur respectively

*6474. Chaadhri Inder Singh Malik : Will the Minister for Home 
and Development be pleased to state the total number of cases of burglary 
registered at different Police Stations of the Panipat Sub-division of district 
Karnal and the Jind Sub-division of district Sangrur during the last year 
together with the number of cases so far traced and the number of cases in 
which the culprits were convicted ?



W ritten answ ers to Starred Q uestions, laid  on  
the T able of the H ouse under  R ule 45 

[Sardar Darbara Singh]

(15)25

Panipat 
Sub-

Jind Sub
division, 
district 
Sangrur

division,
District
KamcA

(a) Total No. of burglary cases registered at 
different Police Stations during last year ..  123 68

(b) No. of cases so far traced

(c) No. of cases in which the culprits were con-

25 22

19 14

Prosecuting Sub-Inspectors

*6666. Shri Chiranji Lai Sharma : Will the Minister for Home and 
Development be pleased to state—

(a) the recommendations of the Police Commission with regard to
the Service conditions, Pay Scales etc. etc. of the Prosecutors 
in the Police Department ;

(b) whether the Prosecutors are being separated from the Police
Department in the light of Government's decision to separate 
the Judiciary from the Executive; if not, the reasons therefor ?

Sardar Darbara Singh : (a) It is not in public interest to disclose the 
recommendations of the Police Commission till Government are in a posi
tion to consider all the recommendations made by the Commission ;

(b) The m atter is under consideration of the State Government.

Panchayat Common Land in village Johal Raju Singh Wala, etc., district
Amritsar

*6256. Comrade Makhan Singh Tarsikka : Will the Minister for 
Home and Development be pleased to state

(a) the total acreage o fP an ch ay a t Common Land with the Khasra
Nos. thereof in village Johal Raju Singh W ala, tehsil T arn 
Taran and in village Kalsian K alan, tehsil Patti, district 
A m ritsar ;

(b) the steps ; if any taken or proposed to be taken to allot/sell
the said common land to the Harijans of the said village ;

(c) whether Government have issued any instructions to the effect
that the Panchayat Common Land be given/allotted/sold 
to the Harijans ; if so when and the details thereof ;

(d) if the reply to part (b) above be in the negative the reasons
therefor ?

Sardar Darbara Singh : (a)t (b)t (c) & (d). The required information 
is laid on the Table of the House.



[Horae and Development Minister]
- . STATEMENT
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(a) (iy Johal Raju Singh Wala. 33 Acres 2 Kanals 12 Marlas.

KhasraNos. 61 to 68, 148 to 175, 53/5/2, 57/10/2,121 37/4/1, 14/1 
7/1, 17/1/1, 70 to 74, 98, 107, 118, 133, 140, 176 to 200, 86, 75, 82, 76 to 
81,83,85,89,90,91,84,87,88,92/1 , 92/2 and 60.

(ii) Ralsian Kalan. 63 Acres 1 Kanal 13 Marlas.
30

KhasraNos. 11, 12, 13, 17/2, 18/2, 19, 20, 21, 22, 23/1
41

1 ,2 , 3/1, 3/4, 8/1, 8/2, 9/1, 10,11/1, 11/2,12/4, 13,14,18, 19,20,21,22
42 54

6, 16/1, 16/2, 22, 23, 21/2, 42, 25/1, 25/4 1 , 2, 3, 8, 9
89 107

12/2, 15/1, 17/4, 18, 21/1, 22, 23/1 15, 2a/l
53 108 157

1 11,21 
158

6 ,7 , 13, 14, 15, 16, 17, 18,23, 24,25
18

43 182 183

3, 4, 5, 6, 7, 8, 13, 18/1 24, 25 ' 16, 17, 23, 24, 25, ' 3, 4, 5, 6, 7, 8, 12/1
181 184 52 53___________________ J g g ______ ______t

20,21 ’ 1, 10/1 ’ 5,’ 1,4/1
(b) & (d) the question of any proposal in this regard does not arise. 

The legal provisions in this regard, which each Panchayat is required to 
follow are embodied in (i) rule 10(b) and (ii) proviso (a) to rule 6(1) of 
the Punjab Village Common Lands (Regulation) Rules, 1964, reproduced 
below :—

Rule “ 10. The Panchayat may allow the use of land in shamilat 
deh vested in it free of charge to the inhabitants of the vil
lage for any one or more of the following purposes :—

* * * *
(b) Residential purposes of members of the Scheduled castes or 

backward classes or landless labourers or tenants in 
genuine cases on grounds of Poverty.”

“ 6(1) Provided that—
(a) One-third of the cultivable land proposed to be leased out 

shall be reserved for giving on lease by auctionto members 
of the scheduled castes only and if on two different 
dates such person is forthcoming or the Panchayat Sam iti 
refused to confirm the auction under clause 2(a)(i) the  
reservation shall cease to have effect.”

(c) In  February 1964, the field officers were asked to ensure that the 
provisions o f proviso (a) to rule 6(1) of the Punjab Village Common Lands 
(Regulation) Rules, 1964, are implemented by the Panchayats in all cases. 
These instructions were repeated in August, 1964.
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UNSTARRED QUESTIONS AND ANSWERS

(15)27

Quota of Methylated and rectified spirit allotted in Jullundur District 
1981. Shri Mohan Lai : Will the Minister for Education and Local 

Government be pleased to state —
' (a) the names of persons who have been allotted quotas of methylat

ed and rectified spirit in Jullundur District, together with 
their complete addresses during the m onths of July, August 
and September, 1964, and the quantity allotted to each ;

(b) the authority that allotted the quotas mentioned in para (a) 
above ?

Shri Prabodh Chandra : (a) A statem ent is enclosed.
(b) Deputy Excise and Taxation Commissioner, Jullundur.

Statement showing the persons etc., who were granted Licences/Permits to Possess 
Quotas of Methylated Spirit in Jullundur District during the months of July, August 
and September, 1964.

Serial
No.

Name with complete address
Quantity 

allotted (in 
Bulk 

Litres)

Date of 
grant

1 The Principal, Mehar Chana Technical Institute, 
lundur

Jul- 200 8-7-64

2 Chief Ordnance Officer Suransi (Jullundur) • 600 8-7-64

3 Assistant Surgeon, Civil Hospital, Jullundur • • 1,500 9-7-64

4 Garrison Engineer, Jullundur Cantt. • • 680 13-7-64

5 Principal, Police Training School, Phillaur . . 18 13-7-64

6 District Medical Officer of Health, Small Pox Eradication 
Programme, Jullundur .. 200 14-7-64

7 Principal, D.A.V. College, Jullundur .  • 200 14-7-64

8 General Manager, Punjab Spinning and Weaving 
Centre, Jullundur City # # 100 17-7-64

9 Azad Hind Chemicals Ltd., Jullundur . . 400 17-7-64

10 Head Master, Cantt Board Higher Secondary School, 
Jullundur Cantt. 125 28-7-64

11 Assistant Surgeon, Nurmahal 100 30-7-64

12 Superintendent, Wood Working Institute, Jullundur .. 930 14-8-64

13 Superintendent, District Jail, Jullundur •T. 400 29-8-64

14 Garrison Engineer Adampur Jullundur 225 21-9-64

151 Shri Jasbir Singh, son of Shri Mohinder Singh Circular 
Road, Jullundur 500 20-8-64

16 Shri Gurdev Singh, son of Shri Niranjan Singh, 
Garden Road, Jullundur

Nehru
400 31-8-64

17 Shri Chuni Lai son of Beli Ram, G.T. Road, 
Jullundur City

---’
300 9-9-64

No. license/Permit for the possession of rectified spirit was granted during the 
months of July, August and September, 1964.



Recovery of Loans granted under House Building Schemes at Chandigarh
1985. Sardar Jasdev Singh Sandhu : Will the Chief Minister be 

pleased to state—
(a) whether it is a fact that there is a large number of defaulters

against whom arrears are outstanding in respect o f House 
Building loans granted under the House Building Loan 
Big Plot Loan, Small Plot loan, Low Income Group Hous-, 
ing Loan, Middle Income Group Housing Loan Schemes in 
Chandigarh ; if so, the number of such defaulters as on 
31st August, 1964.

(b) the names of those against whomHouse Building Loans granted
under the Middle Income Group Housing Loan and Low 
Income Group Housing Loan Schemes, exceeding Rs 2,000 
were outstanding as on 31st August, 1964 together with the 
reasons for non-recovery thereof even after the decision to 
effect recoveries as arrears of land revenue.

(c) the details of the steps now proposed to be taken by the Go
vernment to recover the arrears.

Shri Ram Eishan : (a) 5,200 persons were granted loans under the 
various Schemes. Out of these loanees there were 1,021 defaulters on 
31st August, 1964.

(b) The list showing the names of defaulter loanees under these 
Schemes is laid on the table of the House as per Annexure ‘A’.

The following factors are responsible for the slow pace of recovery 
of the instalments of such loans ;

1. The deteriorating economic condition of the loanees.
2. Poor rent return from  the buildings constructed with the

aid of loans at Chandigarh.
3. Non-payment of claims/bonds in cash to the refugee House

Builders by the Rehabilitation Departm ent on the due 
dates.

4. Non-payment of instalments of loans by the loanees belonging
to  the Defence Services and having been posted at the 
border areas.

Besides the above mentioned reasons, the following are the addition
al factors responsible for non-recovery of arrears declared as arrears of 
land revenue :—

(i) Non-recovery of the arrears promptly by the Collectors of
the districts to which the loanees belong.

(ii) The procedure for selling the property of the defaulter is
rather lengthy ; and

(iii) In  oruer to avoid hardships in deserving cases the Collectors
concerned sometimes allow the liquidation of arrears in 
easy instalm ents.

(c) The following steps have now been taken to recover the arrears 
Defaulter loanees are being goaded to liquidate the arrears at 

an early date. The instalments of loans are being declared 
recoverable as arrears of land revenue under the Punjab 
Land Revenue Act in case the instalments are not paid with
in one month of the date on which these fall due. The 
Collectors concerned have been requested to take effective 
steps for the early recovery of these arrears.
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ANNEXURE ‘A’

Low-Income Group Housing Scheme

Unstarred Questions and Answers (15)29

Serial Name Amount
No.

1 Shri Ghamandi Ram
2 Shri Kabal Singh
3 Shri Girdhari Lall
4 Shri Bhag Singh
5 Shri Jhanda Mall

Rs
3,130
2.115
2.115 
3,290 
3,707

Middle Income Group Housing Scheme

1 ShriLaxmi Narain . .  2,864.64
2 Shrimati Asha Beri . .  2,503.24
3 Shri Joginder Singh Gill ..  2,984.00
4 Shri Inder Singh ..  2,972.60
5 Shri Dyal Singh .. 3,125.08
6 Shri Inder Singh ..  2,003.90
7 Shri Madan Mohan Bhardwaj .. 2,387.20
8 ShriParmeshwariDass .. 2,503.24
9 ShriHarbans Singh .. 2,129.08

10 ShrimatiBhupinderPal Kaur . .  3,129.08
11 Shri Mehar Singh .. 3,120.08
12 Shri Tirlok Singh .. 2,888.52
13 Shri Chet Singh ..  3,129.08
14 Shri Jai Kishan Khosla .. 3,129.08
15 Shrimati SavitriDevi .. 3,129.08

Issue of Cement on printed Permit Books by Hissar Civil Supplies
Authorities

1987, Shri Hunna Mai : Will the Chief Minister be pleased to 
state—

(a) whether the Government is aware of the fact that the Hissar
Civil Supplies Officer demands printed permit books from  
the Cement depots holders and the permits are issued only 
upon those  depot holders who supply such permit books;

(b) whether the Government is aware that such perm it books were
being printed by the D epartm ent itself and the permits 
used to be issued upon the depot holders on a rotation 
basis ;

(c) the steps ; if any, proposed to be taken to stop the irregular
procedure mentioned in part (a) above.

Shri Ram Kishan : (a) Perm it books have been supplied by the 
Ce ment Stockists of Hissar, on their own. without de mand from the District 
Food and Supplies Controller. It is, however, incorrect that permits 
are issued only on such cement stockists who supply permit books.

.(b) .Permit books were not printed by the Departm ent but such 
permit forms were prepared by Cyclostyle process and permits issued 
upon depot holders when they receive stocks.

(c) The District Food and Supplies Controller, Hissar, is beirg 
asked not to get permit books from  any cement stockists but to arrange 
for these officially, in future.



Cultivation of Common Land in District Ferozepore 
1989. Shri Satya Dev : Will the Minister for Heme end Develop

ment be pleased to state —
(a) whether there are any villages in district Fferozepur, where

Village Common Land has been under cultivation during the 
last 30/40 years by the land owners of those villages without 
payment o f rent, if  so, the number and names of such vil
lages together w ith the area o f such land in each village ;

(b) whether any m utation of the land referred to in part (a) above
has been effected, in the names of village Panchayats l if 
so, their names together with the date on which it was 
done ; ^

(c) whether the possession o f the said lands is proposed to be
transferred to the respective Panchayats ?

Sardar Darbara Singh : The time and labour involved in collecting 
the inform ation will not be commensurate with any possible benefit to 
be obtained. I t  is, howeyer, pointed out that in order to provide relief 
in cases in which hardship was involved to the proprietors a statutory 
provision has been made,— vide section 2 (g)((iii) & (viii) of the Punjab 
Village Common Lands (Regulation) Act, 1961, as under 

‘.'S2(g) shamilat deh does not include land which—
x x x x

(iii) has been partitioned and brought under cultivatic n by indi
vidual land holders before the 26th January, 1950; 
x x x x

(viii) was shamilat deh, was assessed to land revenue and has 
been in the individual cultivating possession of co-sharers 
not being in excess of their respective shares in such shamilat
deh on or before the 26th January, 1950 ”

*
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Dewatering Flood Areas of Certain Villages in Rohtak District 
1993. Chaudhri Ranbir Singh : Will the M inister for Public W orks 

and Welfare be pleased to state —
(a) whether there is a proposal to install electric-run-pumps to

dewater the flooded areas o f the villages of Sarag Thai, 
Dhamar, Kiloi, Ladhaut and Bhayanpur along Bhalauth 
Branch in the Rohtak D istrict and also to reduce the water 
table to keep the area fit for cultivation ;

(b) the number of Diesel pumps installed in the said area during
the last two flood seasons along witn the expenditure 
incurred and the extent of the area where Rabi sowing 
became possible due to dewatering operations ;

(c) the number o f pumps so far started, if any, during the flood 
season o f 1964 ?

Chaudhri Rizaq Ram : (a) No.
(b) The information is as below : —

Names o f villages
1962-63 1963-64

No. of 
pumps

Expendi
tu re

No. of 
pumps

Expendi
ture

Sargthal ,  , . . 1 . 1,700
D ham bar 3 4,983.00 4 37,100
K iloi • • • • 1 2,600
Bhayapur • ♦ • •

Ladau. • • • • 2 3,610

♦For Unstanred Questions No. 1988 and 1991 and their Answers please see Appendi*



Detailsofarea dewatered for Rabi sowingduring 1963-64 isas under ;

Sargthal 
Dhambar 
Kiloi - 
Bhayapur 
Ladout

(c) Diesel pumps

Unstarred Questions and Answers (15)31

Representation for providing Direct outlet frcm Barwala Branch cf
Nara Distributary

1994; Chaudhri Ranbir S in gh : Will the Minister for Public Works 
and Welfare be pleased to state —

(a) whether there is an area o f more than three thousand acres o f
land of Uchanakhura, Doana Khera* and Makhand of 
district Sangrur along the Barawala Branch in Fatehabad 
Division o f the Bhakra Main Line Circle-2 ;

(b) whether Government have received any representation for
giving direct outlet or minor or ditch minor from Baiwala 
Branch or Nara Distributary to irrigate the arid area men- 
tioned in para (a) above ;

(c) whether it is also a fact that the area mentioned in part (a)
above though included in the Chak of Ghasso tail minor 
o f Narwana Division outlet, does not get any irrigation ;

(d) if  the reply to parts (a)and(c) above be in the affirmative, whether
Government propose to accede to the demands o f the 
people mentioned in part <b) above and transfer the area 
to Barwala Branch ; i f  not, tne reasons therefor ? 

ChaudbriRizaq Ram : (a) The area is included within the irrigation 
boundary o f Tail Sudkan Branch and Ghaso Minor of Narwana Division 
o f First Bhakra Main Line Circle, Patiala.

(b) Yes.
(cS This area is adequately commendable from the existing source,
(d) The matter is under consideration.

..  76 acres
. .  2,350 acres 
. .  2,352 acres 
• • N o area was flooded 
. .  1962

*
Shifting Rohtak Water Works Minor Away from Rohtak-Sonepat

Road
1996. Chaudhri Ranbir Singh ; Will the Minister for Public Works 

and Welfare be pleased to state wnether there is any proposal under the 
consideration o f the Government to shift Rohtak Water Works Minor 
away from the Rohtak-Sonepat Road in order to avoid flooding of the 
road in that reach or to avoid frequent repairs of the road ; if  so, the 
steps so far taken to implement it ?

Chaudhri Rizaq Ram : N o.

. Linking Mithan Minor with Farmana Minor
1997. Chaudhri Ranbir Singh : Will the Minister for Public Works 

and Welfare be pleased to state whether the scheme to link the Mithan 
Minor with the Farmana Minor and to extend the Farmana Minor in the 
Hariana Division has been sanctioned ; if  so, the steps so far taken to 
implement it ?

Chaudhri Rizaq Ra®> : Yes. The execution has started.

‘ Unstarred Question No. 1995 alongwith its answer is :printed in the Appendix 
of this Debate.



Extension of Balak Minor in Fatehbad Division

1998. Chaudhri Ranbir Singh : Will the Minister for Public Works 
and Welfare be pleased to state whether there is any proposal to extend 
the Balak Minor in the Fatehbad Division to provide irrigational facilities 
to the holdings allotted to the political sufferers in Hissar, Bir ; if  so, 
the steps so far taken to implement the same ?

Chaudhri Rizaq Ram : Yes. The Scheme is under execution.
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Installation of Tube-wells in Western Jamuna Cana] Tract

2000. Chaudhri Ranbir Singh : Will the Minister for Public Works 
and Welfare be pleased to state—

(a) the provision of funds made for sinking of shallow Tube-Wells 
in Western Jumna Canal Tract to lower the water table in highly 
waterlogged areas of tract and to make deficiencies of 
irrigation supplies in Tract;

(b) the number o f shallow Tube-wells proposed to be sunk in area 
along with their location ?

Chaudhri Rizaq Ram : (a) No fund shave been provided. A scheme 
is, however, under consideration.

(b) It is not possible to give details because through exploration of 
water, Geological and Geophysical investigations are necessary before the 
tube-wells can be sunk.

Flood-Water Diverted to Yamuna through certain Diversion Drains

2001. Chaudhri Ranbir Singh : Will the Minister for Public Works 
and Welfare be pleased to state —

(a) the quantum of flood-waters diverted direct to Yamuna during 
the present flood season through : •
(i) Raksh i-Chutang Diversion ;
(ii) Drain N o. 2 ;
(iii) Diversion Drain No. 8 ; and
(ivj Najafgarh Drain below DhassaBund.

(b) the peak discharge recorded in each case during 1963 and 1964
floods ;

(c) the date o f completion o f the road bridge on Drain No. 2
on the G.T. Road near Panipat ;

(d) the date o f dismantling and removal of Hume pipe crossing
of the drain near the site o f  the Bridge on Drain N o. 2;

(e) whether it is a fact that a portion o f the Hume pipe bridge
and obstruction down below the newly constructed bridge 
on drain N o. 2 has not been removed as yet, which ob
structs the flow of drain N o. 2 and the discharge remains 
the same as was during 1963 floods ;ifso , the steps pro
posed to be taken to remove the obstructions ?

Chaudhri Rizaq RqP* : (a) The quantum of flood water diverted 
direct to Jumna during the present flood season up to 25th September, 
1964 is as below :

(i) Rakshi-Chutang Diversion .. 42,846 acre feet
(ii) Main Drain N o. 2 . .  138,366 acre feet
(iii) Diversion Drain N o. 8 . .  477,500 acre feet
(iv) Najafgarh Drain . .  149,126 acre feet

(b) The peak discharge recorded in each case during the 1963-64 and 
1964-65 is as below ;
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Serial Name o f Drain 
No.

Peak d ischarge Peak d ischarge 
in 1964

(i) Rakshi Chutang Division
Cusecs

650
Cusecs

1,816

(ii) M. Drain No. 2 2,300 3,000

(iii) Diversion Drain 8 2,304 6,000

(iv) Najafgarh Drain The drain was 
under C.P.W .D. 
in 1963 sea
son

2,100

(c) May, 1964.
(d) It was started in May, 1964, but has not been completed yet. 
(e /Y es. However, a by-pass channel was constructed to pass the

flood water.

10.00 a.m. Questions of Privilege

Chaudhri Hardwari Lai: On a point of personal explanation, Sir. 
Mr. Speaker: It is better if we first dispose of the various motions. 

After that the hon. Member can say what he wants to say.
Chaudhri Hardwari Lai : All right, Sir.
Mr. Speaker: Today, we have flood of motions—Privilege Motions, 

Adjournment Motions and Call Attention Motions. There are a number of 
Substantive Motions also.

The first Privilege motion is by Comrade Shamsher Singh Josh, 
sir S'T15, 5RT jfmpT ^  ̂  ?TT sp) I

sparer : ^  t  it rarsrr 1 1 (I have yet to make a 
decision about it.)

JTftrc-st 11
Mr. Speaker: The hon. Member is not the sole judge of the whole 

House. He should leave certain things to me.
sparer: iTcfr t t ir ?  5 iw r  *nsr #  Cr |  f r  fasrpr

TPTT t r t l T f e l  TT 5fk r̂i%f%T3T ^TTV ^  | I 5^ fsR%3r
*fRPT t?t *rh; futt T?f trf?r qi 1 1 (Comrade Shamsher 
Singh Josh, has given notice of a question of privilege
that regulation of recruitment and the conditions of 
service by law o f persons appointed in the Punjab 
Yidhan Sabha Secretariat have not been implemented. 
This Privilege motion was addressed to the Speaker as 
well as to the Government.)



(15)34 P unjab Vidhan Sabha [1st October, 1964

[’■•ft sparer]
So far as establishment is concerned, there can be no question of privilege.

If there is anything about the establishment of the Vidhan Sabha, according 
to the convention it should not come in the House. 
Moreover, it does not relate to the privileges of Members.

3% 3  spFr ^  3R  3 ) 3f 3>i?3 f , 33  3  Ten 3 3 3 1  |  %  3?; 3 3 13  1 9 5 2 3  235-33 | sjt

«ri 1195 3 3 33 343 31 3fRR 33333 3, >3331 feu fr 3ft
# | qfr fearer 331 iN'ftfw £ 1:133113 ̂  from time to
time 313  g¥i 1 (The relevant files indicate that this question
was taken up in 1952-53. The Presiding Officers of the 
Punjab Legislative Council and the Punjab Vidhan Sabha 
had decided that the Punjab Civil Service Rules will be made 
applicable to the staff of the two Secretariats).

In order to take the House into confidence, I will show that file to the 
Leader of the Opposition.

But this does not form the basis of a privilege motion at all.
maafHuj ag; mfeg PTfaafcj fufefeu hpta fen wttftti 

3 fa  H' ufn&T f tp  3 tS  MtfFPS HHS H33TH M3 Hifag 3  f s f )
Ht | ofT3Hstfec[.H3 m‘3T 187 3 M33 ftu fsfUM1 U fa

“The Legislature of a State.................. ”
Mr. Speaker: I know that. Please do not argue. It does not form the basis 

of a privilege motion. Moreover, it is desirable that the matters relating to 
the Vidhan Sabha should not be discussed in the House.

e?HT33 gHHUfaW 3H: HUfa3 HTfUH, f3H HfaHSW 3 33 UF 17 Hr&3
3^33  HfoT3 fH3i 3 H3fafH3 3 33 3UT H^Tt  3ft 33 I 3Ttl^33 M3 Ugfe^— g =

H3fen oTh1H3 3 33^3 gfetf t  #3 fa V  3feMT 3 fa ITS ^UH^UlMT 3
tfafi-fe 3 3?5 333T Sfof3 WfrfHS33 R33t33lt3 t  ftP 331 H3BP3 333
33T f e f W f e s ^  MTU3 3H3335 35f 33f 33Tt  Ig —

fsren 33T ^ig'ta 3T33 3 3 ) (3 7  33)3  3 5 3 ) :  3rf|;g, 3 3 1  far 4>ihU
333T f%g 3fal 3  g!33 3  3331 33TfaT 351 fa31 | , 33T 33  43 313 f331
3) 13 3f33133 43 ^3)?f 23 favJ3 *343 3fa3) I 3 3 1 3  3T *far fa33 43 313531

. 3 3  31331 I 331 hr 313 3?T 3133 |  fa: 3g 31333 T f 312 FffaPT 43 4333 3  31 
3131 31 I ?3  312 3  335ft333) 33T 23) 31 fa  31 3^3tf333 |  3 3  32
3Tt4R 33 tfapfT 452)3 gfal 3lfa¥ I 3? fafat 4T 3T2 332  3gf g?31 37fatr I 333  
3fT ^  3ffa?33 4 t 333) 3>3t33 ^ 3f33 333, 4fa34T3 45 f3<r tr*^faT23 4>t
3^31 3? 31 faR f 3  34?)2f232 3T ?3f3l3  3 ff X% 333t |  I 3 3 f 3 i TR3t=aT33 
3  33T 3§3 33131^3 1 ^3 %3 3  3 3  3 3 T13T3T g % 33T 3m|  33f
3 )3  43 3T hF hf433 3 l 31353) f3STT3 33T 33tfR R  313^33 3#tfT33 3  3313 

f  31 —



That is against the spirit of the Constitution and should not be permitted on th; 
floor of the House.

Mr. Speaker: The next motion is by Comrade Shamsher Singh Josh 
regarding some mis-statement by Sardar Partap Singh Kairon, ex-Chief Minister 
about shares of his son Surinder Singh Kairon in the Capital Construction 
Company.

I will look into the record first and then give my ruling.

qt mrfcra: fear HH3 qt Trarate fauf 3 fs3l u fan feu ter
faWT tjfe H=3I3 WU3 M tps otIm' feU U3T3TS feHUUWfs
uel U Mt oP'H 'n i i  3H3 HH3 f t  H33T3 3 f t t  H33H"3 33f ft t l I
fen uTi  get ops msshs srM utt u 3f Government will
make a statement »fe »rara ttusru ttti u el u 3T Government is 
not required to make a statement. (Shri Jagjit Singh has 
given notice of a privilege motion in which he has stated 
that discrimination has been made in rural and urban areas 
in the distribution of sugar and that the Government has not 
so far made any statement on a Call Attention notice given
in this respect. I f  any Call Attention notice has already 
been admitted by me then the Government will make a 
statement and if I had rejected it tnen the Government is 
not required to make a statement. )

oTTH§3 grg fifty HMUU : »iTS § UM lee »P3 W 3  H3 I H35T3 3 g 3 3  w W
R23K"3F H 03, ftJ 33 33 f33t>HT ?

qtHufcra: f t t W  f a w T hookah  u e  btW  3 3 3 s l f 3 3 T3 3 3  fa » re T 
ter 3TT yo all the statements will come during this Session. The 
greater number of statements the more will be the time 
required for their disposal. All the statements will come 
during this Session.

The next privilege motion is by Dr. Baldev Parkash.
fy u  t  |  fo 3  t #  four sfeyir w f i r  t  tu t  f a n e  i
(The next Privilege Motion is by Dr. Baldev Parkash in which he has 

stated that his speech has been misreported in some English Paper.)
According to the convention, I will first consult the Press Gallery 

Committee and then give my ruling.

ADJOURNMENT MOTIONS

Mr. Speaker : Now we take up Adjournment Motions.
The first is by Shri Net Ram. Thehon. Member is not present and, 

therefore, it lapses.
The next is by Shri Fateh Chand Vij regarding relief sought to be 

given to truck pliers by remission of goods tax etc. for the current quarter.
It is a suggestion for action. Moreover, it is a policy question.
The next is by Shri Jagan Nath. Since the hon. Member is not

present, it lapses.

Adjournment motions (15)35



[Mr. Speakei]
The next is by Comrades Gurbakhsh Singh and Bhan Singh Bhaura. 
t?p 3 fetF U fa 3T_! 3TH T̂H fHd Wfa TTOTK fHHH, >>rfH3H3 S

suT u su?fHHfeuT i This
could be discussed during the discussion on rising prices. 
(He has stated therein that the Guru Ram Dass flour 
and General Mills, Amritsar, have suspended production of 
Atta for lack of supply of wheat and consequently people are 
not getting any flour. This could be discused during the 
discussion on the rising prices.)

The next is by Sardar Gurbaksh Singh Dhariwal. 
fan fag fauT n for feamfzrzz fuffamis uhs! sfawTP

£  h u o t  g s r  7JTtTTfHirr n g  3  ftrertrg H am it h?> § b  t  § §  q w

sfa»r hi i Though strictly speaking this matter does not relate 
to Government yet the Government, if they like, 
make a statement because it is a ticklish matter. (It has been 
statred theirin that Octori Inspector, Municipal Committee, 
Ludhiana improperly compelled the Octori Moharrir to fetch 
cigarettes for him and thereafter blew the cigarettes he smoke 
over him. Though, strictly speaking this matter does not relate 
to Government yet the Government may, if they like, 
make a statement because it is a ticklish problem.)

Education and Local Government Minister: Sir, I rang up the autho
rities but have not been able to get the necessary information. The moment 
it is with me, I shall share it with the Members.

Mr. Speaker: The Government will make a statement in this connection.
The next is by Comrade Bubu Singh Master regarding failure of 

Government in arresting Sardar Surinder Singh Kairon.
So far as I could see from the Papers, the Government’s position was 

that no arrest warrants had been issued against him.
(At this stage the Chief Minister rose)

Mr. Speaker: Does the Government want to make any statement 
about it?

HW Hfaf £  3TK H s rf  g ft? STHt cR? fa? #TT £
sfirf 3TC- fW Hgf ff?t( ipr f  | ^  HPT# HT RRt |  I
f? gfatt ^  ^  SJTIfT ^  I ?Tg StP( #  I t  fTRH

r̂?;gT g R? gfa % hr? hi

sf?r rh  #  sttt gfcrcr fagf trcg g  i

^  stiff WHR ?trTTf ftfi
«rf wm tbr 3g fpt sfcrcr £ tth hp # m jfag hrtr fag

£  tht *rf qf ?
Mr. Speaker : This also disposes of Adjournment Motion No.67 by 

Sarvshri Makhan Singh Tarsikka and Hardit Singh Bhathal because ii 
relates to a similar matter.
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Adjournment Motions

WWf : srrm tftSFT TOR 66 *r#sfr fhf grfom,
srtaTfTOsrbT^^Trft^mw^^TOiittffr sq-r̂ rln 

tn: ̂ r fro; 1 1 (The next Adjournment Motion
No. 66 from Sarvshri Makhan Singh Tarsikka, Hardit 
Singh Bhathal, Om Parkash Agnihotri and Mohan Lai 
Datta is about the strike of ten thousand workers of 
Beas Dam.)
According R the Convention of this House, hunger-strike can never be the basis 
o f a Call Attention Notice or an Adjournment Motion.

*psft ; 5Tff eHvt ^ T ^ n c ^ l ,  A ^  TORT q  q M
cftr 3?r | i ^  ft »rf | sfir ?tfr
S^rrf £ ĉrifspp' =rf irr îrr f  sftr %*r trferfoRr f?r ft nqr 11

* * * * * *

Mr. Speaker: Order please. I have rejected this motion. It will 
not form part of the proceedings of the House, as it will have reflection on the 
Government of India Department.

Comrade Ram Piara: Sir, I seek your protection. There had beea 
instances in which my letters had also been with-held.

sft*«reT: ?TFT ^  T*ft f  ? 3TPT ^t ^tf
Tt i Your grievances cannot be considered

in this motion. (What type of protection does the hon. 
Member want ? It will be considered when such a 
motion is given notice of by him. His grievances cannot 
be considered in this motion.)

«fr wro : sth  ̂ srre sttst sr i mffsr, sfi tt

7T3T5T 757 §TT «TT f r  ^  Tf'TTJT 3TTff«T £  TT T T ^  ^  £7 fRTT 7RTT I
7 ^7 7RT TT SUT spt ..............

sft snarer : jfm  p fr  1 1 mr srrr ̂ \iz t̂t̂b sttI t Tt 'tft R
=7Tf# f  ? (That is a separate motion. Does the hon.

Member want to make a speech on the plea of a point 
of order ?)

*fr t o  : Tff rTfaR rnffsr, A srrr ^  tot r r  g
f r  ttt  *nrr t  TOrftT7 t o D A trt fofarrft t m  i ' r^rff g f  ^  ^  

TOft TTiffar 7?fTf far g f  1 1 A rrg t o r t  ̂ Tfm  g far tttt t  #  7?fa tft 

*rgt |  i

Mr. Speaker: The Hon. Member should please resume his seat. 
This is no point of Order.

Dr. Mangal Sein: All right., Sir.

*rt snarer: ^ ^sp rfe  jtTspt 69 < tT rr 1%g ttt rR'*5 ^
11 ^ A t|far fsi fgsrtr  tt*pt 1960-ei # «tre

*N ote:—^Expunged as per Ruling by the Chair.
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[sfr SfR2T]
t  jR-ff? f l  # f i t  trte Rr ft *rf i It is not a
recent matter. Besides, it is a matter of policy.
(Adjournment Motion No. 69 is from Chaudhri Inder 
Singh Malik in which he has stated that some Hindi and 
Sanskrit institutions have not been given grants by Govern
ment since 1960-61. It is not a recent matter. Besides, it 
is a matter of policy.')

f f a f )  f  ■?? : T^rrfw  ̂  |  f f  ^ str f  r c s f f
f t  f  F4R f  I TT 1961-6  2 f  3R R j f f  f t  f t  f f  s rrff  ?  f s f tT  f f j f t  f t f c l  

Tfrt f , RR f  7 ft TR>t ftf u f  RT ft *1# I RFT fR f  f  ̂ TT ft «TrTTRT jj 
%  Rf, PRJR, TffSTRR ft RrR w 'JT f  I ^TT^r SfST *m*TT | | 

grffr ft f"T *t r r  f  ftf srr tflRiffT ff mffr 3R r t  
t  i

ffr^rr r t  stor ^  f f ^  f  str f  |  ?
srsqiT : ^ f t ^ F T  T R R  69 |  I f  R f f f  R  R T  |  f a  q faR  f

5RR ffasmTcffa RffaiTRIT f  SRRffaRR fffatfk SRfR ft 
f'RT ft R  19 60-61 #Rfifa ftflTT f  ftflTR = *T ft RT Tjft I
(This is Adjournment Motion No. 69 in which he has stated 
that private Hindi and Sanskrit institutions in Punjab 
and especially in Hariana are not being given grants-in- 
aid by the Government since 1960-61.)

fSTSTT r*TRfr RRR WRt : R  *T~PT R? f  f I RRf ft 5fT Tftf I
ftwrt w  fTifp : tfrr, fafjTT, r̂flter r t t  ^ ft ftf hr

Tff ft 3TT Tf r I
Education and Local Government Minister: It is for you, Sir, to admit 

or not to admit the motion, but I cannot allow any mis-statement to be made 
on the Floor of the House. The Government has paid the grants. During the 
years 1962-63 and 1963-64, however, no grants were paid in view 
of the National Emergency. I have recently sanctioned grants for the Hindi/ 
Sanskrit Institutions.

f f a f i  fR T  R TF FffaRT FTf^F R TF F F f
f  f f  fR ffafr t f srrer fr farrf trtt f  i ftttt fr f fr f f f ft trir

Fifr fr R  i Tffar, ffsr^rr, fft f Tff fr r j  f  t|  i

M r. Speaker: The hon. Member should please resume his seat.

Education and Local Government Minister (Sliri Pr^bcdh Chandra): 
Sir, if you will permit me, I would like to place the facts before the House. 
I will take only two minutes.

During the year 1960-61, a total grant of Rs 58,650/- was paid to the 
various Hindi/Sanskrit Institutions in the State. Out of this amount, a sum
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of Rs 28,550/ was paid to the various Hindi/Sanskrit Institutions of Hindi 
(Hariana) Region. Similarly, during the year 1961-62, a sum ofR s 40,000/ 
was paid as grant to the various Hindi/Sanskrit Institutions in the State, 
out o fw hichasum  of Rs 13,215/ was paid as grant to various Institutions 
of Hindi Hariana) Region.

In view of the National Emergency no grants were paid to such Institu
tions imparting instruction in Hindi/Sanskrit and even in Punjabi in the 
State during the years 1962-63 and 1963-64. In fact, in 1962-63, even 
the private Art and Science Colleges and other Educational Institutions 
in the sphere of ‘General Education’ were not paid the second instalment 
of grants owing to the National Emergency. As the Hindi/Punjabi/Sanskrit 
Institutions were paid grants in one instalment only in the second half of 
the financial year, the payment of grants in 1962-63 was with-held conse
quent upon the declaration of the National Emergency in October, 1962. 
Grants to the Private Art and Science Colleges and other educational insti
tutions in the sphere o f ‘General Education’ were released in 1963-64 as a 
a special case.

The State Government is fully conscious of the financial needs of Hindi/ 
Sanskrit Institutions (as also Punjabi Institutions) run by the private 
managements and as such a sum of Rs 40,000/- has been provided in the current 
year’s budget for grants to Hindi/Sanskrit Institutions; and this amount 
will be disbursed to the eligible Institutions before the close of the current 
financial year.

Pandit Chiranji Lai Sharma: On a point of Order, Sir. I would like to 
have your ruling on one point which is this. Whether a Minister can make 
a statement on an adjournment motion which has been ruled out of Order ?

Mr. Speaker: Normally, no statement be made by Government after 
I rule the motion out of order. But, if according to the Minister, some facts 
have been wrongly stated in the motion, it is better if the Government’s 
position is clarified.

Chaudhri Inder Singh Malik: Sir, may I know the names of those 
Institutions ?

fsraiTT 5TRTC f  fa n fa T  £ STFT O T  3T3TO q i

£ £ I TOT «TcTT £fa I
Mr. Speaker: The next Adjournment Motion (at serial No. 70) has 

been given notice of by Dr. Mangal Sein. It relates to the murder of Sardar 
Ujagar Singh.

: TOfat STffST, £ Iff TO TOT £rfa<5 fa qfa
I, to arpfa totot, fa n  qfrorerr | nfa to fa £r. tr*r. <fi

fa?  £ q?i "tt n  fa  tot f a n  sffa tot #  n u f f a  
q?  T O rrfa?  tot % m ro t  ?  i wrq tm  qrfa q? f a  fa tot£ i

Mr. Speaker: I think whatever takes place in this respect needs to be 
mentioned. Some name has to be mentioned.

Shri Mangal Sein: Sir, all the people in the gang are close friend* 
of the ex-Chief Minister, Sardar Partap Singh Kairon.

f a s r« r e t : g ro rc  ^ topit fa?  fa, tot n r r  ? g q i  j s i  t ? £  n q f i  ? 
(.Would Sardar Darbara Singh like to say anything on 
this matter ?)

u? am  faqrm n f a : q  q?'t m  ttot n ? n  ? fa  qfa to g #  tot 11  ?gfa; 
fafcq £  11 to  f a  t̂otto ?>fa i q ro fa ro  vrfa 11 to  f a  to£t ? t
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faqTR i m i  $$ a ra  aa a f fe r  vH fo  fb ft I HR! f r a  q?fT I  
pRlff a>R«rf afr aaf t¥R> 5TT?r oTTR fa ff r̂TT’TT aT^T HT% ^  fafetf a 
l'r ari i ?nf arrar f  fa^aaft jfr afe it arafe T̂at i

sft^etW : ?TT f  r ^ r a fR  ffa a  HiRT 71 aHJRaaa'aa f f f  aafaaaa aft
cr<b g1  far aataftaf aft a fay rfr 1 1 (Next adjournment motion No.

' 71 is from Comrade Makhan Singh Tarsikka regarding tapp
ing of telephones.)

cpn33 wm fifty naffer : nufea HTfag, a»n § fa u&lis an
ora few few r1 i ute fafonua H'fua ut faun) uh Manaa are 
u an) h) i

Mr. Speaker : The hon. Member Comrade Makhan Singh Tar
sikka appears to be very anxious. How did he come to know about this 
matter? I think the hon. Member might also be responsible for disclosing 
some secret. He might be sitting at the telephone and tapping it.

sTHa^ws fifty aafnV : Hittea HTfua, h§ h7h! are uaTa 
fa forH uafwu fire at ns i ir bh HoruT nf fa fan § gra-u^ yft- 
uVr unfnn fire ne ns i

q) Rjlaa : h ; h7 feu utewhs sffei h) fa nnTf  wftrefe srews i 
h w  aaraT ut ann u r r f  aiT i (utht)  (I had made a request that they 
should better give you an employment. The whole matter 
would end there.) {Laughter.)

asa ; prtaR mfia, adfafta arĉ  ft w  ar sfR an 
a farff crrf ft aftf fanarftr aft f t  i aft fa  ara ft aa a^ar f  i

Mr. Speaker : I would request the hon. Member Comrade 
Tarsikka and also otherMembers not to raise such delicate matters here
before giving notice of the motion, the honourable Member should have 
contacted the Minister concerned.

»fr sRTTn'f) g w jo sg  : a ra> fafarar arffa ft ^  ^ a r  arfarg far 
na ft sffe a  aRa aaa aft fe*aay n-ffa aft an an anr ffaa ft am 
areaar aft f  ?

Mr. Speaker: So far as I could understand, there was no tapping of 
the telephone. In this connection, I would make a special request to the House 
not to bring in a Department of the Goverment of India under discussion in 
the House, because that will not be proper and we will be going beyond our 
scope.

opwfs wte fifui aafHop : af ate nfsHsu Hfug for gl feu arc? 
Sfo TjUf fU ofe a re  u s  § ^ r u l UH HfoHUU HrfuH S re  3175
Ure 3U? U Heft ? H?> U3 UHT H3Tt ft fa feu 3TC5 3U? U Hu) I
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Mr. Speaker : Please t?k; your seat.
*35*3 HSH® fifty fafe ; HUtgU HTfUH, HW1® H* fSUH) fg Bfe HfUHUH

H>fU9 <UT U®t|S UU Ufenfr VU rf of. S' fen U rl?TH HffiHUU HTfU9
£ ®fa»fTU fH 3 ; Hrf US 3t u ?  f w  ?>uf I

Mr. Speaker: The telephone call was made by the Chief Minister. 
He has no complaint to make. Moreover, the matter relates to a Department 
o f the Government of India.

HUpTU SsfHS fifty fgfe ; HlftgU HTfUU, ute HfSH2U HTfUH U g s  US
guu gwu^ uth fees u gu§ us §h ?u® h* hts t get ®t®> sufi, ug
H §U »TU UlS HfSRUU §  c?u§ US STS  Sf RTST UT®5 5 I 

Mr. Speaker: That is what I say.
HUUrU 5SH® fHUf fgfs ; fEH yf UgST RtUUt Uf fg §U UHtis

5 fe®1 sr® g® ut® s ui® gu gg h1 fg su? gu gg h! ?
Mr. Speaker: The Chief Minister has no complaint or grievance to 

make.
h u w  muf®>HT5 fnw fw®" : h" ute HfsHuu HTfug ®TeuuguTuTuV Ĵt 

fg f  si G u s lis  gufugp u §st s  gfgt gf w ?Tu nut g ifu  fuu  gTf®»F ut 
wst r! ru fuqu g^® ^ »tTe1 h1 ?

«ft : gf rr̂  ^  i(That was o f an associate
Member.) (ursg)

Chaudhri Mukhtiar Singh Malik: On a Point of Order, Sir. It has 
been stated that the matter relates to a Department of the Government of 
India. May I know, Sir, whether the Departments of the Government of 

India are at full liberty to do what they like ?
Mr. Speaker: The matter cannot be discussed in the House. You 

may contact a Member of Parliament belonging to Punjab for this.
sflrgsTTWsft sms's* : ®rg ut ggRT uT?gg f  m i
vft ; uff | i (This Government has no concern

with that.)
wsmusflr fw  srsu : ® IcffgT ur̂ g, gri t  gg gigur f  fg grr 

gg gru grsg ® m w i  if fg sfr m ggg ?
«ft m w  : u|i ur ggg i (This cannot be discussed here.) 
«tf gmmsft grussH : PT̂ gg urffg ggr ĝ  'ftgftru | st gt wwtt 

<fgrg u gurru ggfmg) tgr ggg fg-urg ggggggg gg trgsru g gggf |?
«tV Kwm : gggT? ggggr mg i fggr gr fVrRgg gfr 1 1 (The 

newspapers are not a Department of the Government of 
India.)

If any t h i g relates to the working of a Department of the Govern
ment of India, it cannot be discussed in this House.

sfo ggggsrgisr ; p rig 7- gifeg, gvfr g> g ig g  -vn g  u ivg  gt, g g  ut

vrgg « fgg  gt fg  ggggg g g fgg  fggTig? g r g t f  gggg  g^t |  ut n
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[3T<> sppm]
rt?rt $ f% spr it& sqrfarr rt# 2 ^  <pf fafesirt #'gft

Jppffe «FT WTRRR t% |qT fRl RT? *pffa7#T 'Tf̂ T# RTRT 5PR TfrfT SORT
R^f Tf^Tfrr sfk w r t t  %  r # rt | r> Rrr r r )- x x z  rrrr?
^ ti  rrrr  Rff |  *f)T r r  #  fRRre Rt rtt ^ ^ 'T f  Rff #  r^ r ?

Mr. Speaker : The only thing that the State Government can do, is to 
write to the Government of India. They cannot take action themselves.

Sardar Gurbakhsh Singh (Dhi iwal): You are a lawyer, Sir. Youknow 
...............................  {Interruptions)

sft srsifST: srn rt Lawyer Rk faT vfr wx rtrr rr

rr f  RTRifR r r ^r r T ?rrr  rri <fr 1 (Even the hon. Member
is a lawyer and inspite o f that he got up and started speak
ing though I did not permit him to do so.)

Chaudhri Mukhtiar Singh Malik : May I know, Sir, whether the State 
Government are competent to take cognizance of the offences committed 
by the employees of the Government of India or not ?

Mr. Speaker: I am sorry, I cannot give my opinion off hand on this
point.

Sardar Ajaib Singh Sandhu: When will you give your ruling, Sir?
Mr. Speaker: I will have to give more consideration to this matter and 

then inform the House about it.
HR5T3 cpSRlu fHW : STIR ^  RTC5 RTRT, RT, »rai3

UiRR cfofH2 RT VHRS M HTfeelR TRS RHl 3t fSH kt oft 9
f5f RR2 Rufe HRRUl M'Sq UHSStRR fSTH kt RUt fust
RTfR 3U? U HSTSt ?

sft ststrsr : srur rt R?;r |T Rff Rt r rr ft T|T 1 1 (The Chief 
Minister has not said that letters are being censored by the 
Postal Authorities.)

H3HR RHgte ftfuf : H* ^  f5fUT U fe UHS3 $32 feu U Hof̂ » 
5 1 §

Mr. Speaker: If it is done under the instructions of the Chief Secretary, 
then it is a matter of which the House can take cognizance.

(At this stage, the C.M- rose in his seat)
Shri Babu Dayal Sharma: On a Point of Order, Sir.......................

(Interruptions and noise)
Mr. Speaker: The Leader of the House has risen to speak. He should 

not be interrupted.
r r̂ : pfppT *rr%r; if rtt rt fRRTRR r rt*r rt r  ̂ rrtr fRRTRT

RT̂ RT ft % R̂TTt RRRROR q?T RTR> R RT RK RT RTRi R R̂ R3R ATT?
ffRrw  R?r| farfoRt tr rfr rt> rrr fRRTRTR i rat fcm  rtttrr rjrt 

*R tfeA A ^ ft TR? RTR1TRT RS At AtfeR RRTRI fR RRt RRA RRRt RATRt 

I
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sftsns s in s  smf : stptT srre?rrfT, s t  i I  ^  ^ m  g
ffr srrqdlftR qr# qqf qf p  | ^  ̂  qrfftqr 1% qtre
iTqTq't'ETfqqreqf fflrrct C W ?  ^  ^ F T frlq  q  ?rgr |  I f  ^  p f  g’f^ir ©ITf
z i m  qrr ciw qrrqr *ft t|  t  •

Mr. Speaker : No please. Please take your seat.

q?TWT5 TR : li'E fafaTTT HT%I qvft q^wqr |f=F7 =qfE |#rfr
#  crw I  qfr qfrf fp m  str) pr It qf p  f% fqr̂ fr qĥ pj? qft
#1r %qr qr? i I  f l l  f <ptt ^ipr f  far I ttr I  qqr p f  nirr strI t 
q|i |  fqqqfr srqr qq-fqj wre ^ m i l  l l r  lr ^r ft ?

I t  w -m  : sutI  m ^ l t i  farfmra- |  i t  q f  I r e  farfa^T m f p  I  
itfare I  I  mi i (I f  the hon. Member has some complaint, he 
should bring it to the notice of the hon. Chief Minister).

sft m«r swf : n w  i  m ire  sthe m iq , m; . . . . . .
C\ /

Mr. Speaker : No please. Please resume your seat.

wales fmu nn : mitera Htftra mtt̂ s  irem 5 git s fen 
ufe3 a1!  it mtcTth ms ^uT I  s gd >re am am apifea

- wm Mraaasraa wst as a md d........................(utht)
qftra f e i i t  a rtr n n t : mre ^  cR | I t f  ut am  p  a t  p r  m a s  sffari 

I  farq #h k  |  i (p fr)

Mr. Speaker : Let us now take up the business of the House seriously.

It sn=rcmt ?tn ism orfam arfp, as# qq? ala mbmit I  ft ait
|  fa  fap arr dramr amor am 1 1 (tpr snara Of dtmmft am
f f  I )  i ( W

(15)43
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I t  srstr̂ T: qf tto qaa la  qir |  far praja I  a 
aara ar aar faar ItTaT aaa faf?aa aarfaf ?ataafaa faaTaaa a aafaa 
ana a at ?a aa at aa a  fnara atf la^ra aft faar aar i
The Government may make a statement about it. (This 
motion stands in the name o f Dr. MangalSein. It says that 
the Sarpanch of Hasanpur got a contract to build a school 
building but that building was declared unfit by the 
Engineering Department. Inspite of that no action is 
being taken against him. The Government may make a 
statement.)
Next Call Attention Notice is in the name of Shri Mangal Sein regarding the 
rates of reddish and white sugar. It could be discussed during debate on rise 
in prices.



i{W f̂ff5T«1r £ f t  f ’-T'T f  ?? ?T̂f Ŵ Tf f t  T̂cft
g-TR r̂rcft 11

Mr. Speaker : It could be discussed during the debate on rise
in prices.

Next motion is by Shri Mangal Sein staling that Sarpanch of 
Hasanpur has embezz’ed some funds from the Defence Fund..........

^  wfr s t f f w  utp^tt f t  ^ T f ^ f f
i  i

Mr. Speaker: It is quite a serious matter and Government may please 
make a statement.

The next motion by Comrade Shamsher Singh Josh is about the tap
ping of the Chief Minister’s telephone. The whole matter has already been 
discussed.

The next motion is by Sardar Gurbaksh Singh Dhariwal, stating that 
the Manager, Khalsa H.S. School, Gurdaspur tried to take away the school 
funds and that the students are on strike. I do not think it 
relates to Government. It is a matter between the manage
ment and students of that school.

3L3WH ftf«i c re 'i^ s ’ : §<i u f e n  f s l  uut u i |
sre fs3T fai>HT u i ufsH gfaMi § ĥ b fig 133 sut fwt 1

Home and Development Minister : I will make an enquiry in this 
matter and let the House know.

Mr. Speaker : All right, Government may please make a statement.
The next motion is by Comrades Makhan Singh Tarsikka and Hardit 

Singh Bhathal, regarding the deteriorating condition of the Beas Dam 
Workers.

This question has already been raised as an adjournment motion.
The next motion is about the shortage of University books. The 

Government is not concerned.
5PH33 HUS fifty 33fifoT : fe j it  feu hf § i;PT feu1 U •. ..

Mr. Speaker : That must have been about the books prescribed by 
the Government and moreover your motion is not properly worded.

The next motion is by Sarvshri Om Parkash Agnihotri and Makhan 
Singh Tarsikka. It is about the damage to a road due to floods. This 
matter could be raised during the discussion on the floods.

The next motion is by Sarvshri Makhan Singh Tarsikka, Teja Singh, 
Surjit Singh Theri and Hardit Singh Bhathal. It is about not granting a 
passport to Sant Fateh Singh. It is not for the Punjab Government to 
issue the passport.

The next motion is by Comrade Makhan Singh Tarsikka, that action 
has not been taken against bogus sugar permit holders and attestors. This 
question has already been raised through a question.

The next motion is by Comrade Shamsher Singh Josh. It states that 
the employees o f the Siswan Super-passag- Contraction Sub-Division have 
not been paid since 4 months.

The Government may make a *statement.

■"The statement is printed in the Appendix of this Debate
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I do not think if it would be proper to refer to a case in my notice where 
a Government employee has not been paid for the last fifteen months.

Chief Minister : I will check it up.
aifu : fe j tT H<?TS  f5ife>tfT ^ fSH H33T3 3T 3W5.3

t  I
Mr. Speaker : The Government may please check it up and then make 

a statement.
Mr. Speaker : The next motion is by Comrade Shamsher Sin-h

Josh stating that Sardar Sunnder Singh Kairon had bom  stay ng in R^s- 
House No 2, kupar in an unauthorised manner,

The Government will make a statement abo..t it.

ofrH§3 HH3H ftfui 3H : f t  fU  3®ff?> 3U t  H ft®  WfeW
is ®Tfa XEN ?> nstR f?3" fu h§

>Ht t  gfeMT | q 3 T hI ^ N r HS3 U I
Chief Minister : Well, Sir. I will check it up and will make a statement 

in this regard.
Mr. Speaker : The next motion is by Shri Fateh Chand Vii

It is about the paper mill to be started at Panipat...

sftT>31 ’F* fa * : 33T3, Tlf33T3T3 31 3313 3ST 3T31T IT 333TJ
3 ?333T TT %  TT3TT3 3 f33 33T3 #  f3<I 31^33 3 fc3T 33T | I W  3lt 

it  ^ffr it t# t3> 3t3f 11

3J?3 3*3f : TTf33T33 3 TT 33T3 §3T 3T 3 3 31 T3T | I 33 33
f*3 iff *3 33 T £1-53 3 ft *ft 33 ¥fr 331 TT T333 f  I 3T533 f33T 33T | 

^3 3 !I33>TT 31ffa3T3TI T T 3f T^T 3T fa  f*3  TT3f #t 3T?33?fiT f3TT 

3f33 3l 3§ 3133 3 33 TT 333 Tff faTT, 33 3T3lf 3fi fa n  311 

33  3131 31 fa 33T TT3fa* 3 TTT f33 33T3t |3> 13 3331 l>TTfa
3lt 3T fa33T TT 3TlfT33 33333 | 3 k  ^3Tl 3f33Ttr #3l | I 13TT131 

^3311 | fa 33 TT3f 3 3TTT 3Tfl3 #  3T3 353T? TIT f33 l| l 33T3*3T 

3lFl3 #TT3TT>f ^33111 3l 31 133,13 3T1 TIT# 33lf33 3333111 3T3 I

3>TTl T^TTfal^fatP : 3133 '-313T3TT 3T3T,3T I 3 fa f3f3T3T 3T%  

3 T il | fa ^3TT | fa  3T3T 3of Tf 3£VfT33 333331 fa 3̂ 1 33T1^313| 

#I3tTfa3t Tl| fa TT31T3 3 3 lf3 3  33 *V fa  3^f 333t I
Mr. Speaker : It is not a point of order.
The next motion is by Sardar Kulbir Singh. It is about the withdrawal 

of magisterial enquiry against Pritam Singh Tarang, Sarpanch of Kotkaroi 
Kalan and about the holding of executive enquiry.

The Government may make a statement about it.

The next motion is by Shri Balramji Dass Tandon that two sub-yards 
have been established in Amritsar, under the Marketing Committee Rules 
resulting in smuggling, etc.



[M r. Speaker]
The Government may make a statement.
The next motion is also by Shri Balramji Das Tandon stating that 

some people were caught red-handed during a raid on the Consumers’ Co
operative Store, Amritsar, but no action has been taken against them.

The Government may make a statement.
The next motion is by Sardar Gurbaksh Singh Dhariwal stating that 

there is no Lady Doctor in Gurdaspur Hospital.
The Government may make a statement.
The next motion is by Shri Sagar Ram Gupta. It states that electric 

connections are not being given to Government servants putting up iff 
Government quarters in Sector 28, Chandigarh.

The Government may check up and make a statement.
The next motion is by Shri Rulia Ram about floods in Jamuna.
It could be discussed during the discussion of floods.
The next motion is by Com. Babu Singh Master based on a press 

news regarding shortage of books. The ‘Call Attention Notice’ is 
based on a news item. Unless it is based on the hon. Member’s 

personal information, it cannot be taken up.
grg fHut : >T 3* ■% sfeH feu 35 w l  fj |

(A t this stage Education and Health Minister rose in his seat.)
Mr. Speaker : The hon. Member may please take his seat. Does 

the hon. Minister want to say anything in regard to this ‘Call Attention 
Notice’ ?

Education and Health Minister : If you want me, Sir.
Mr. Speaker : The hon. Minister may clarify the position. If it is a 

lengthy statement, he may place it on the Table of the House.
0pH§¥ Epf fauf HTHgg : HUtoTcf Fpfas, feu gu.3 UBUl HW5t § I

I5iH fei snueu  u tTuh f H ^ t  feH u T u fa s e n  §  hut >»Hg
U feT U feH 35£l fHH UT§ UE-] H35TTU ufetel U I

Education and Local Government Minister : Of course, it is a long 
statement.

Mr. Speaker : Then you may please lay it on the Table of the House.
Education and Local Government Minister : All right, Sir. *1 lay it 

on the Table of the House.

w ife  i (The next Call Attention Motion stand1 s
in the name of Comrade Tarsikka relating to the misuse 
o f the Sugar Quota by the Bhikiwind Co-operative Society5 
The Government may make a ^statement.)

The next notice is by Sarvshri Makhan Singh Tarsikka and Hardit 
Singh Bhathal, regarding contractors employed as body builders of all the. 
new buses o f the Roadways.

In this motion wild allegations have been levelled against Sardar 
Partap Singh Kairon and Sardar Surinder Singh. Unless the hon. Member 
satisfies me that there is a prima fa c ie  case..........  -

Chief Minister : Sir, I want to make a statement in this connection.
Mr. Speaker : All right._______ __________
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Chief Minister : Sir, the following Body Building firms at Jullundur 
are on the approved list of the Transport Department for the fabrication of 
bus bodies :—

(1) Messrs Jiwan Singh and Sons, Jullundur.
(2) Messrs Free India Industries (Registered), Jullundur.
(3) Messrs New Model Industries Private Ltd., Jullundur.
(4) Messrs United Motors Body Builders Industrial Co-operative

Society Ltd., Jullundur.
(5) Messrs Vishwakarma Motors, Body Builders, Jullundur.
(6) Messrs Prince Coach Body Builders, Jullundur.

The rates for the fabrication of bus bodies for 76 chassis of various 
makes were last allowed on 8th May, 1964 as under :—
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Serial
No.

Chassis make Seating
capacity

Rates,
1959-60

Amount of 
8£ increase 

allowed

Total
amount
payable

Rs Rs Rs

1 Leyland Comet 203" 
W.B.F.F. Control

52 8,237 -00 700-15 8,937-15

2 Dodge/Fargo 206" 
W.B.F.F Control

52 8,237 -00 
(minus one 

seat)

700-15 8,937.15 
(minus one 
seat)

3 Tata Mercedez Benz 190" 
W.B.F.F.C.

45 7,994 -00 679 -49 8,673 -4'

4 Leyland Comet 163", 
W.B.F.F.C.

29 5,757 -00 489-35 6,246 -35

5 Dodge/Fargo 165", 
W.B.F.F.C.

29 4,271 -00 
(plus 12J, i.e. 
Rs 4,805)

408 *43 5,213*43

To ensure that the material used and the workmanship of bodies is 
according to the specifications, an S.S.I. Body Building functions with Head
quarters at Jullundur. The bus bodies are inspected by him at various 
stages, the defects pointed out and got rectified. The final inspection is 
made by the Works Manager, Punjab Roadways, Jullundur, who gives the 
following certificate :—

“Certified that the work of Body Building has been carried out 
according to the approved specifications and drawing. The 
amendment if any, has been made after getting the final
approval of the competent authority,— vide No.--------------- ,
dated------------------ ”,

The fabrication of bodies at Jullundur is done under the supervision of the 
General Manager/Works Manager, Punjab Roadways, Jullundur, and every 
precaution is taken to ensure that less or defective material is not used.

The allegations regarding ‘Big loot’ are vague. If any definite and 
specific act of corruption is brought to the notice of Government the necessary 
inquiries will be made, and appropriate action taken.

cTW§3 H ¥5 frfui 33fHor> ; tT?>TH feR t R  3* MR. MR. Mfet. 3  fear 

80 U tP 3 g tfe  ^  f e ?  offe H3 I U3 fe u  f%3 fe tfe l 3 Tfed33U
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[5TrH#sT pRUf ggfaeT]
ôfatoTW § UTP gg fa§ US I MR. MR. tyfek SfeU feugg fagt h1 fa 

<JU HR fag 2 ggtg g ife gT Ht# Ujg H3TTfe»fTfa>)-rT U I feH a7# UUl U3STO 
UUt Ufafe) g |

: str̂ ust h*ut ^  am ara at gg a ??g g f  gg fâ r 
gg*r ^ i f r  ufar atr gg g? gm iT̂ rg fagr aî aT i 

hucr wthh ftfuj : h UMTfeg mtu wggg Ha, hut u>nTfee feu u fa
a) *fa?IU?>Hfe HHST »ft gig- >MUOTS HR?U H U?1 feHU ?faf U Hofat fafes» 
^au feu few fau uu-mu uteT trt w uut ufeln feHg huuu 
U t  fa fe£ fag fag fegi t  ute ofteT gfauiT fa§Tu fen uuf huh ggg feH
§ hut gfaT u >nf gfat g fauwH set tfaT ugg fngg7 u m3 femjTggfe uh 
Ufa UfaT § |

J# mifag : feg fag gTg fagr gW u'fek hu feH wui mu faw^
uTfen war fauT u i (These were lying pending for the last three
or four days hence much time is being taken today.)

The next motion is by Chaudhri Inder Singh Malik regarding damage 
to crops.

This matter could be discussed during the discussion on floods, 
a f a f t  f r j  g f a f  : a u ra  a ta u  a t a w u a  £  a rr  a  a§t 

I  a| g> hut f̂t aff % at aaara gar | afa ?a a utc a feffa aara

Mr. Speaker : I draw the attention of the hon. Member to the last 
lines of the motion. It is stated —

“It is for your information that even now due to the heavy rains 
and flood water, their crops have been destroyed and they 
have nothing to make bothends me.t

abm afaa : aura â  ut â u aam aiaar | i af ata at 
aaa uar^ af ?fk ?a a fa^ qftfr Twta aT hurt | i

Mr. Speaker : The hon. Member could discuss this matter during 
debate on flood situation. This motion is ruled out of order. I will 
not allow it now.

The next motion is also by Chaudhri Inder Singh Malik regarding 
damage to certain road in Karnal District due to heavy rains and flood 
water.

The hon. Member could raise this point during discussion on flood 
situation. This is ruled out of order.

The next motion is also by Chaudhri Inder Singh Malik. It is re
garding diminishing cadre for the local bodies servants, i.e., teachers and 
masters.

It cannot form the basis of a Call Attention Notice. But if the Govern
ment want to make a statement, I do not stand in the way.

Chaudhri Inder Singh Malik : Sir, It is a very important matter.



f
Mr. Speaker : If the hon. Minister concerned wants to make a state

ment about it, he may do so. But I do not bind him.
Education and Local Government Minister : Am I to make a statement,

Sir ?
Mr. Speaker : I do not bind you.
The next motion is by Shri Sagar Ram Gupta, regarding non-payment 

of statutory minimum wages by the Textile Factories at Amritsar, etc.
If the wages are not paid, legal remedies are available. The motion 

is ruled out of order.
Shri Sagar Ram Gupta : It is a very serious matter, Sir. Thousands 

of workers are suffering due to non-payment of wages.
Mr. Speaker : But remedies are available if wages are not paid.
Shri Sagar Ram Gupta : But the point is that the Government is 

not moving in the matter.
Mr. Speaker : If the Government want to make a statement, I do 

not stand in the way.

The next motion is by Sardar Tara Singh Lyallpuri, regarding non
inclusion of 12 villages in Ferozepur District, in any Panchayat.

The Government may please check up and make a statement.
The next one is also by Sardar Tara Singh Lyallpuri.

t  feurT |  f e  feruy spreuy Yt y
^  C\

fay f^ f  fyft *§<rf if yt feus yrffj i (It has been mentioned
therein that the concession allowed to the Scheduled Castes 
in this State be also given to them in the other States.)

w a l k  o u t

HUU^ few SrfeSUUt : iWU, feu 3* HUH Uyut HTHST U fu 34
u feW  u ira  feu  u s  fa u i vraul feu  , umuiHfe, cfelu ufefe >h§  feusTuiu
fey H1L5 umu Uc5 fe^ji §  fe^ fw fe u r  f e s W  USl»f US uu htuI uW  
fUWHHi feu  feU f s j ,  S SUY fU sW  RfelW if fe feu UVPU feu  fUSW  
UT UUfefT US fen HUT feof HUU U Soil S TS  HUU feu  feHfs?HlSUUl

ufeT uT feuT u i u w f a  uYxt hu^t §  safes* s  feu u feu  feu  hu

HUSH* fU 3W  TtT uufei US" I feH SUt if fesj HI® BpHU Ufefel STS  UUT 
offeT tF fefUT U fesj UtU H ^ tH feH U V u  HUoPU S ufefeT U fu iu iffe  WU

feufer s  uuu yu fe  nfe s t s  feu u V  ufewT 5 i
. HUU^ S5H S few fgfs : UPS t  W fefe  W Z  »PU3U, HU I HUT U»pfeu 

»FU hhUUU feU §  fe  >HTfe>HT feH U^H fe  feuSHS foiH HU Ufel HfeuS 
3!UUSHfe ut fUH oi_3TUt US fUU'Ut fe  HBfe u w  SUY I

HUlotfe : UfySfe’S  >HUfeHS SUH3 UfafeSU HHSfeTUfe* S  SUfe UU
fenuHS yu fell (Let us first dispose of Call Attention Notices and 
privilege Motions and after that we will discuss other things.) 

(At this stage Sardar Tara Singh Lyallpuri staged a walk out.)
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STATEMENT BY SHRI RAM PARTAP GARG, CHIEF PARLIA
MENTARY SECRETARY, BEARING REFERENCE TO ADJOURN
MENT MOTION NO. 50 (CONVERTED INTO CALL ATTENTION 
MOTION) GIVEN NOTICE OF BY SARDAR KULBIR SINGH, 
M.L.A., REGARDING FILES ALLEGED TO HAVE BEEN TRACED 
IN THE PROVINCIAL TRANSPORT CONTROLLER’S OFFICE, 

RELATING TO NATIONAL MOTORS.

Mr. Speaker : The Chief Parliamentary Secretary will lay some 
statement on the Table of the House.

Shri Ram Partap Garg (Chief Parliamentary Secretary) : Sir, I beg 
to lay on the Table of the House a statement bearing reference to adjourn
ment motion No. 50 (converted into Call Attention Motion) given notice 
of by Sardar Kulbir Singh, M.L.A., regarding files alleged to have been 
traced in the Provincial Transport Controller’s Office, relating to National 
Motors.
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Statement

It is incorrect to say that any files relating to the National Motors have been found 
during the last three days. A file said to be containing some papers regard ing the pur
chase of Dodge Vehicles with Meadow Engines was reported to have been lost in October,
1963, and the case was reported to the Police. Consequent upon a raid o n 11 th August,
1964, by the Chief Minister, Punjab, and the I.G., Punjab, a Register containing an 
unsigned copy of a note against the Purchase of vehicles witn Meadow Engines and a 
draft copy of the proceedings of the Purchase Committee was found in an almirah. The 
original file has not yet been traced and the matter is still under investigation. There
fore, at this stage, there is no question of taking any action against any person.

Shri Mohan Lai : On a point of information, Sir. I would like to 
have a piece of information, if you have, Sir, finished with the motions.

Mr. Speaker : No I have not yet finished the motions. There is yet 
another motion.

Shri Mohan Lai : Then my point will arise later.

SUBSTANTIVE MOTION GIVEN NOTICE OF BY SARVSHRI AJIT 
KUMAR AND JAGAN NATH, M.L.As., REGARDING THE EX
PULSION OF ALL THE MEMBERS WHO CONSTITUTED THE 
COUNCIL OF MINISTERS, ETC., AFTER THE GENERAL

ELECTIONS OF 1962

Mr. Speaker : There is one Substantive Motion given notice of by 
Sarvshri Ajit Kumar and Jagan Nath to the effect —

“ That this House resolves that all the members of this House, who constituted 
the Council of Ministers after the general elections of 1962, consisting of the 
then Chief Minister, the then Cabinet Minister State 
Ministers, Deputy Ministers, Chief Parliamentary Secretary, 
Parliamentary Secretary, along with M.L.As. such as Sarvshri Abdul 
Ghaffar Khan, Jai Inder Singh, Jagat Ram, Ram Parkash, Guran Dass 
‘Hans’, Balkrishen, Amar Nath Sharma and Satnam Singh Bajwa, who 
filed wrong and baseless affidavits in favour of the then Chief Minister 
Shri Kairon, before the Commission of Enquiry, be expelled from the 
membership of this House as they have been found guilty of forgery per
jury, frauds and breaches of trusts, of misappropriation of public money, 
of conspiracy to defraud, corruption in tne administration of public 
offices and of character unbecoming of an officer and a gentleman as 
proved by the verdict of the Commission of Enquiry constituted under 
the notification of the Home Ministry No. S.O. 3109, dated November 1, 
1963”.
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surer in*  ^r-r qcemrs m ?<, *n:i ittt wra>m?r q f  
|  ftTftw  qrq?rr q  q i f p - ^ q  f f  q q iq ^  s q  q  qftnr ^
qqr# I ' ? q  f tn rq 'q rf jr r  (? ft? ftrTrt Wft?T qrftqT ^  m w  q ^ f t r q q  i

Mr. Speaker : The hon. Member should please resume his seat. If 
he goes further, I will take action against him. He should please with
draw his remarks otherwise I will take (Interruptions and Noise in the 
House) proper action against him. I would once again request the hon. 
Member Shri Jagan Nath to withdraw his remarks.

sft 5(IW 5TT«T : sft f t m #  SITT ftrqST ^TFTT qTfq |  q^ q £  I
Mr. Speaker : Please take your seat.

STATEMENT MADE BY CHIEF MINISTER, PUNJAB, APPEALING 
THE MOVERS OF SUBSTANTIVE MOTIONS FOR THE EXPUL
SION OF CERTAIN MEMBERS TO WITHDRAW THEM

Chief Minister (Shri Ram Kishan) : Mr. Speaker, Sir, with your 
permission, I wish earnestly to appeal to all hon. Members of this August 
House, who have sought leave to move substantive and allied motions for 
the expulsion of certain Members of the House, including Sardar Partap 
Singh Kairon, to withdraw their motions. As you are aware, Sir, our 
democracy can only be successful if it is based on the highest traditions of 
parliamentary practices. In this, it is hardly necessary for me to mention 
how important it has always been in the history of parliamentary institu
tions all over the world to maintain the highest standards of dignity and 
propriety in the functioning of the various parliamentary and legislative 
bodies.

While the dignity and prestige of this House is very dear to us at all 
times, it is particularly so today when the eyes of not only our own State, 
but the entire country are turned on us to see how we function in dealing 
with the difficult and delicate problems that have arisen in the wake of the 
Report of the Das Commission of Inquiry and the political changes that 
followed its publication.

Mr. Speaker, Sir, as the hon. Members are aware, Government hav: 
taken a firm decision to effectively follow up the recommendations mads 
by the Das Commission. The other day, I made a comprehensive state
ment indicating the lines on which this follow-up action is proceeding. The 
hon. Members will recall that I had mentioned very clearly that the follow
up action would include action at all levels and will go into all aspects of the 
recommendations arising out of the Das Commission Report. As a first 
step, certain departmental action has already been initiated against some 
officers of the Government and certain cases have been registered with the 
Police which are under investigation. The House will appreciate that a 
discussion, at this stage, of these matters is likely to prejudice the course of 
justice which would not be in the interest of anybody.

It is obvious that if these substantive motions for expulsion of members 
are not withdrawn, it would lead to a discussion on the condu of various
members as well as on the recommendations made by the Das Commission 
which would be most unfortunate from the point of view of those against 
whom action has been taken or may be taken in the future as well as from 
the point of view of over-all justice and healthy traditions in our democratic 
institutions.



[Chief Minister]
In conclusion, I should like to state that I do not look upon this as a 

party matter since we are all interested in maintaining the dignity of the 
House in ensuring the highest standards and values in public life and 
democracy. I feel that as Leader of this August House as well as Leader 
o f the Congress Party, a special responsibility has been cast upon me and it 
is my sacred duty to uphold and maintain the traditions of the House and 
of the party.

It has always been my effort and wish to carry all sections of the House 
with me in such matters. Mr. Speaker, Sir, before I resume my seat, may 
I once again reiterate my request to the hon. Members who have tabled 
these motions to withdraw them in the best interests of the traditions of this 
House ? {Cheers).

Sardar Gurnam Singh : Mr. Speaker, Sir, the hon. Members have 
heard the prepared statement made by the hon. Leader of the House with 
due attention. We have had discussions—frank discussions—for some
time with frank understandings in the matter. In view of the fact that the 
hon. Leader of the House had already made a statement on the Das Com
mission Report mentioning therein—first the action against Sardar Partap 

j ,  j Singh Kairon and the enquiry into the role of other
I Ministers will also be the subject-matter of enquiry by the

Government. In view of what the hon. Leader of the House has stated in 
the House itself, and for the purpose of bringing harmony in the House 
and also to defeat any effort on the part of anybody to bring chaos in this 
House, I would request the movers of the motions sitting on the opposite 
benches to withdraw their motions. However, I will be failing in my duty 
if  I do not mention certain other matters before I resume my seat. Sir, 
certain hon. Members from the Treasury Benches, Shri Amar Singh, formerly 
o f the Progressive Independent Party, Shri Faqiria, formerly of the 
Swatantra Party, Shri Gurmail, Shri Jagat Ram and Shri Ram Rattan, hon. 
Harijan Members of this House, supported by three hon. high caste Members 
of this H o u s e . . . . . . . . .

Mr. Speaker : Please do not make this distinction. That may not be 
proper.

Sardar Gurnam Singh : All right, I do not do that. Shri Ram Dhari 
Gaur, Shri Babu Dayal Sharma and Shri Bhagirath Lai and others have 
given notices of substantive motions against certain Members sitting on this 
side. I would like to make it clear that hon. Members are not withdrawing 
the motions, o f which they have given notice from this side, under any 
threat, duress, or to gain any advantage, because I know the people o f the 
Punjab Pay the people of this country, are well aware of the part played 
unitedly by the Opposition in removing corruption from the body politic 
o f this State. Therefore, we are not afraid of anything, and are prepared 
to face the situation if anyone on the opposite side insists on moving his 
mot on. For our part, we will not insist on moving them. We would 
withdraw the motions for the reasons which I have already given and those 
which the Leader of House has mentioned. With these remark, Sir, I 
thank you.

Mr. Speaker : If the movers decide to withdraw their motions, 
they should do so in the proper form according to the Rules.

Sardar Gurnam Singh : I am prepared to do that. I have the consent 
o f the movers to withdraw them.

Mr. Speaker : It would be better if the movers write to me with
drawing their motions.
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Substantive M otions

Finance Minister (Sardar Kapur Singh) : The Members have given 
only notices of their motions. The motions have not been moved by them 
so far.

Mr. Speaker : I have yet to decide about the admissibility of these 
motions. If the hon. Members give me in writing that they withdraw these 
motions, I will not have to give my decision in regard to their admissibility. 

«GTOT7 7TO roKT : 7T7 7 C7T77 7T7>, 7T7T, 77 ? ?7 fT7 7 7  77 7f «TTcT
f f  f t  ft? T te t t t p  ft ffaro  7 '7  7T7 7?t =7*77 7  t t t?7 f w , 7  ttc t?
^  *77 7 77T #ft?7 7T77 7?fT ft? 77 7t77 7Tf7 ft 7T7 7?t 777T # T I
7 77IT7T g ft? off ^f77 7T7 7?t 7T7T ft, 7f 77Tf7  7? 7f |?fk  77 7
7ff7 f t T f  O T  ft? ftff 777 7t 7T77 f c f T  f>7T7t f  I 'fo*
f7f7777 7 ^ 7  r̂q»3r fm fTft 7T?777T7 ftrqr............

Mr. Speaker : Please do not spoil the atmosphere. Let the dignity 
o f the House be maintained.

Shri Mangal Sein : He will maintain the good atmosphere of the 
House.

Comrade Ram Piara : Let me have my say, Sir, I assure you that 
the dignity of the House will be maintained. I am speaking for its dignity.

#ft?7 7 7T f77i77t 7  771^77 f77 7ft 7f7T TTfTT f
f7 777 7772777 7t77 ffTfT ft 7FIT<Tt eft f77 fT^T 7T ff7f77T
ft  7 7ft, 7f?7 77 7T77r 7t f77f77T 7f TTfTt ftf7 7  fcT7T7 7f 7RT7
11 7f ^  ff7r ^  I f i f m ?  TT.sft 200717 7  7ft | tt *tt i mx 77
7S7 7t 7t?7 f771 77* eft f  177 7?t ftTfTTf 7 f 1 Tfff | ?

Mr. Speaker : Please resume your seat. You are not speaking on a 
point of Order, but making a speech.

'Profs tto  ro w  : faro rorff i t  7r77 srr7 ft T m f m  7  7ft7 7t
1 7ft 77 ft77 7  f77 I have every right to  speak, w  f7<T7 7  I was
the first person f777 7f 7fr tt f7 Partap Singh is a corruptman. 
I  was the first person to call S. Partap Singh Kairon 
‘corrupt’ in the House. The Leader of Opposition cannot 
take credit of removing him. He has been instrumental 
in putting pressure on the Members to withdraw the motions.
He should not have done that.......

( Interruptions and noise)
Mr. Speaker : This is not proper. I must make it clear that under 

the Constitutor, the Leader of Opposition has particular status which 
canrot be given to anyother Member of the House.

7f Proro w rot; 7ff77 7r|7, 7 17 7  7 17  ff f  177  7  f ro r  7if3T7 7  5^771

771 ft? 7 f 5PT7T 7T77 7177 7 7  I 7 71 777 77f fTTlf 71 7f 77 7771 71f 7T
f  f% 71 *7777 7f77 717 1 f!77 7 f?71 | 77 7 77777 ff77 Tff f77-
f77f ?ft7 7ff77 Tff 7717 777 7  f77 7717 7f7 7 77, ft  7T7 | |

Chaudhri Hardwari Lai : On a point of Order, Sir, The Leader 
of the House has made a statement. You practically opened it to discussion 
when you permitted the Leader of the Akali Party to speak on it.
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Mr. Speaker : I only allowed the Leader of Opposition to make an 
observation. I cannot allow any discussion.

Chaudhri Hardwari Lai : By allowing him to speak, you have per
mitted the discussion.

Mr. Speaker : I am not permitting any discussion.
Chaudhri Hardwari Lai : I would like to know the Rules under which 

this procedure could be followed. Either you do not permit the discussion, 
or permit me to speak.

Mr. Speaker : I have never permitted the discussion. After the 
Leader of the House made a statement, the Leader of the Opposition made 
a few remarks, and I think that is a healthy convention.

Chaudhri Hardwari Lai : This is a matter which has been agitating 
the whole House..........

Mr. Speaker : I shall request the hon.r Member to please co-operate.
Chaudhri Hardwari Lai : I shall certainly co-operate. But, Mr. 

Speaker, here is a matter in which..............
Mr. Speaker : It would not be desirable to enter into this discussion.
Chaudhri Hardwari Lai : But, Mr. Speaker, so far as the Das Com

mission Report is concerned, we have got nowhere by the statements which 
have been made. In fact the best thing for the House would be to vote for 
its dissolution and have fresh elections. If everybody is to blame, then 
what are we to get.

Mr. Speaker : The hon. Member may please leave it now. The 
hon. Member wanted to say something on ‘personal explanation’. He 
may now do that.

Chaudhri Hardwari Lai : Yes, Sir. My personal explanation con
cerns Starred Question No. 6275 included in the list of questions for the 
18th September, 1964, regarding the establishment of Panjab University 
Regional Campus at Rohtak and Jullundur. I would invite your atten
tion to written reply read out by the Education Minister and replies given to 
the enormous supplementaries on the 18th and 21st September, 1964.

Education and Local Government Minister : On a point of Order, Sir. 
Is this a point of personal explanation ? The hon. Member has initiated 
discussion on a matter already discussed here.

Mr. Speaker : Yes, the hon. Member may please refer to the allega
tions, if any, which reflect upon him.

Chaudhri Hardwari Lai : But there is always a way of saying things.
Mr. Speaker : The hon. Member should not make a speech. He 

may refer to the allegations or remarks which reflect upon him.
Chaudhri Hardwari Lai : You are quite right, Sir. The reply to the 

question as such, read out by the hon. Minister and the replies given in 
answer to the supplementaries sounded to me at least so confusing and 
contradictory that I gave notice of half an hour discussion.

Education and Local Government Minister : I again rise on a point 
of Order. I would once again respectfully submit that it is not for the hon. 
Member to sit in judgment over the reply I gave in the House. There was 
half an hour discussion on this question (No. 6275), when the hon. Member 
gave his view point and I gave a reply to the debate. Now, there is ab
solutely no occasion for the hon. Member to make this lengthy statement.
I do not see anything personal in it.

Mr. Speaker : I think the hon. Member should only refer to the 
allegations which reflect upon him.

Chaudhri Hardwari Lai : Sir, you had accepted when I said that they 
were confusing and contradictory statements. You accepted this ground 
and permitted me to raise ‘half an hour’ discussion.
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Mr. Speaker : I think the hon. Member should now refer to the 
remarks which reflect upon him.

Chaudhri Hardwari Lai : While replying to the ‘half-an-hour’ dis
cussion, the hon. Minister accused me that I had twisted the facts. There 
are certain other accusations against me. So in my view this is a personal 
explanation...........

grf nrate Rnra •. wts t  u >nTfee  « 3 ,  Her i oft Hire 
written statement ut§=h fera htot 3 ?

Mr. Speaker : No, the hon. Member is not reading. He is referring 
to the points only.

Babu Ajit Kumar : Moreover, Mr. Speaker, what the hon. Member 
is saying is hot a personal explanation. He is in a way criticising the hon. 
Minister.

Chaudhri Hardwari Lai : This is my personal explanation, because 
it was an attack on my mental integrity..........

Education and Health Minister : Mr. Speaker, I once again submit 
that the hon. Member is being given more lattitude than is ..........

SB?> fofui : »fr?> § WS Fra I rtB'1 fSof
f w s t  fcRJT UW tlf U3TOS t  faux 3#  3 f ^  Hf?7R?3 HTfeg
§  5ra3 Uof U ?

sft wvw : Tfj | Tff f̂ TT rt i (He has
stated that no reflection was made by him against the 
hon. Member).

Chaudhri Hardwari Lai : I confess, Sir, I had accused the Minister 
for contradictory and confusing reply.

A Voice : Sir, the hon. Member Is accusing the Minister. Is it a 
personal explanation ?

Mr. Speaker : According to the hon. Member (Chaudhri Hardwari 
Lai) one allegation is that he twisted the facts stated by the hon. Minister. 
So he is denying it and that is sufficient.

Chaudhri Hardwari Lai : Now, Sir, I shall show..........
: srra tt ?rre vt# t, rt i farer pftar, ferai

TTTiR ^ sptf T̂Trft T̂TT H f w  3TH? WTT ra# 'UTHR ̂ # - 1 ^  T fWT
STJTHRr faw |  ?

Mr. Speaker! Mr Hardwari Lai, you havealready stated that 
you di<t no* twist the allegations. So the matter should end here.

Chaudhri Hardwari Lai : I shall show you, Mr. Speaker, how the 
information given by the hon. Minister was not twisted...........

Mr. Speaker : No elaboration please otherwise that will make a 
separate speech. The hon. Member can only deny what has been stated 
by the hon. Minister.

stwst stsfrm : t  srrci v r f m f f s r ,  Rrf?5

# ^r|f% t f ^ f  *rk
I ?rt Rfi 'UTTR I  I

Chaudhri Hardwari L a i: Would you, Mr. Speaker, permit me to bring 
a privilege motion ?

Substantive Motions (15)55
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Mr. Speaker : I cannot anticipate it. The Rules are there and 
whatever is permitted by the Rules can be done by the hon. Member. If 
the hon. Member considers that it is a matter involving breach of privilege, 
he may or he may not move it. It is for him to decide it.

Chaudhri Hardwari Lai : I have sufficient material and I shall give 
notice of privilege motion.

Shri Mohan Lai : Mr. Speaker, I rise to ask for information which 
would be of use to the whole House. So far as I know, you have dealt with 
a large number of adjournment motions and call attention notices. So, 
I would request you, Sir, to let us know the number of motions that have 
been dealt with by you today so that we may be in a position to think as to 
what should we do to reduce their number or to appoint an expert com
mittee to limit their number.

Mr. Speaker : The number of Call Attention Motions, Adjourn' 
ment Motions and Privilege Motions which have been received today is 
eighteen, twelve and four respectively.

They relate to about four days.
Now the hon. Minister is to lay certain papers on the Table of the 

House.

srnrr m f f  i

Papers laid on the Table
Education and Local Government Minister (Shri Prabcdh 

Chandra) : Sir, I beg to lay on the Table the Punjab lan d  Improve
ment (First Amendment) Rules, 1964, as required under Section 30(3) 
o f the Punjab Land Improvement Schemes Act, 1963.

PRESENTATION OF REPORTS OF THE HINDI 
REGIONAL COMMITTEE

snrc sptf (tfwqfa, fg«fr tnqftnp *rfW ) : sffaFT *ft, t  farq-

(1 )  qsrrq I w w , 1964, <t«tt

(2 ) qfrq (fecftq m r m )  faqmp,

1 9 6 4  I

[Sir, I beg to present the Reports of the Hindi Regional Com mittee 
on the following Bill).

(1) ThePunjabKhadi And village Industries Board (Amendment) 
Bill, 1964, and

(2) The Punjab Panchayat Samitis and Zila Parishads (Second
Amendment (Bill, 1964.)]

Motion under Rule 84
Pandit M clan Lai Batta (Amb) : Sir, I beg to move that the —

(i) unsatisfactory working of the land legislation in solving the land
problem in the State, and

(ii) situation created by landlord-tenant controversy in the State, 
be discussed.
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g s g #  ggrcg, p d ?  f t  g g  g g #  rt  ? m  f t g r c g g e  «rft g  

^  q r | g if t  ggf T |  g g g r  ft? p g  g g g  g g g  t t  g r p  g f f  rt r?tr? g g  t t  

fgg rT  R?TR f t  f tR  tf tr fc g  gR ?ft R?TftqT # f t g  s p  TTITT g p  gg  g t  g g ig t 

g g g  g f t  t  ^  ^  Cr ™  1 f t ^  * f t rtr g t  g  g  g g  g  g f t  g g g t g t gg  

;rg g  g g g  g g f t r  g rg g rg  f t p g r g f t :  g g g q r  g g g  g g g  g i f  g g g g  sjnftt 
g f t  St’SSjt STg fggTTR?Tg?ggggr f f t r rg  TT̂ rcTT S g  ftn r if ijt TTTT g g rg g r  R?T3T

i  f t: p  g rg^g  g  g t f  f a g g  g g g  g? ftrq; j s j  f tg T rg  g> ^ g  ttpt#  g  fg g g r f r  

ggg f-,g? t ^  w t  g g i f  gro; g~t g t d tg T tg  t  r?t  g f  g?Tg grgftr g p  rt 

fg g n : p f t  5ft g g rfg g  g ig  g t r  i g rg  p g r g g g f  g g fg g g  g k  g t  

sgrgr p  f W g t  t ^ t f t  g rg g g rT r  g g g i  ^ 4 tt gggR ?;r g g  g g r  TgT 

|  i p * f t £  ^ t  V -  ^ T g g f g t j g g g t  |  ft? g g  p  f g  f f t r g g  r?t g g ^ r ^  

g g  R?T I p  ^  ĝ sHTT RT̂ Tt ft ft? P  5ftH? R?t ^T R?TR R? f t g  g f t  gcRTgg R?t 
g f  f t  r? ftrq; f g f t '  ^-ttt gftT ft? g fg  R?r srgg # g  gt, g fgR fgg t g f t  g f g  

RTR?rg r?t r gftT  r? f t w g g  f t t  gf g f t  g g  g  «ft gg rgg t Tggt I  ggRTR 

|T  g f i g  *nf- ^Terr g  ft? g g r  w m r c  R?t fag g te f ggf |  *rfc ??# Tgr ?r|r ft? 

s r ^ s n r f a s r r ^  tt^  T|<ft qr ?rfr c f t ^ # f f  ft? r w  ?̂t t ?ht h?t ^  t f ^ r  

^|r T̂4?cn 11 ;3T«rrer ^ ftr#^r ?̂t?tt ^rrpT g ft? ^’TrftTrr
fTqrm-sf w t Y «rHY «fr f tw  #  m  p R  ?tftt #  i ^ f t? t  ^  «ft f f t n  

i t  3 W  «ft?r ^ r r p r ? r r  ^ 'n g f ^ r r  ^ r p T  g ? fk  s R in T ^ a r r  g  f t ? ^  € j 

$*T $  ^ r  TTtr |  | <u w^rr | —
<4It has been found by experience that unless land is owned by 

the tiller h is incentive to production does not reach the optimum 
point” .

(Sardar G um am  Singh a Member o f  the Panel o f  Chairmen in the Chair.)
sppf'ft? i p K t  'PTCT ^ w f O T t  ^Tt ft^iftsf gRT =5jl1gCf | zjg 

3|> qgt TT f  ?Rft m f 4?t 5fftt f  ft? TT, Rlfft ^T, sfftf Tt, Tg TT ?> i) 
5JRT5T TR^T R?T RTTRrT p  Rgf g t  KR.'RT |  | ft?^T?r R?T, p j r  ^f, 

f tm f t 'f  RgfgRft s ff t ^  T i  r?; t r w  |  ft? p  f t  R ff |  - ft  p

f tr r  ~t*tt r?t  Rgf rtttt ?ftT p  rTTg ^  r p t r  g- j f \

?ft sit gr^gt i g r g p  g-' g?f ^  p F r  gru; f  g f t g  g g g  gcp ^ f f T

JTgrpr 5ft g f  gt ftrgT 4? f ,  'fftg  t^t t r  q f g  g t g p ^ g fr  |  g g  
*ft g fg  p  ggr i gg p g  f  ft? Rg ̂ t t^ftT E rgg R?r ggg i | g g  gfg grg  
gR? R?>̂ TTtT5r g  grgggr grft}71 ggtggf g g  g p g  r?t gr p r  p  ggr ft? 
tjf? ^?tggt g jT  g r  gnFTTTTgg g r  c# ft? r g g fg g  g  g ^ T  f  g ^ ‘f t  g  g T 

w?g f tg f  g f t  g g  g?r g g  g r g g  2  0 f g p n : ,  i9  6 4 g  g g g rT tg  g  sstt 1 1 g g  g g g  |-  

f t  g g  ftq?Tgf rt dr g g  g W r f w r  f tg g g g  p  ggT grfgcr 
fTRiigg ^  grgrg g  5IR ^ t f  g f tg g g g  RTF g  R?t g ig  | g g  p  ^'tgT |  
v f t g g  g g  ^ggr g g  ?g^R g t g t  RTfggr i g  gig^g g  g g if  g ,^
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[ n f r e r x t f x  rexr rer]

%5TcT #  f r q  ^ fe fx re re f  % r e re x  ^ s f tx  f re ire  <T|#, W \x XRfX 

rere 'rent x xfn x|^r frerrxre rer rer^Ptrere; ir re; *r$  reret fr  ^
XTX XT fj r e t  I A  fx#XX n>'XXT ft f o r e r R  fr s r k  %|XXTX

^ t ^ r n r e r n t n i x  m  |re c r  x?t x x ft r e x ^ f x r q  x r e i r e  x f r e x n x t  r e |x tx  

xrt tT^ x s f t  x t x r e f  frerx  resre re re r nx fa re x  fren x rfre r r e  

XTX | f i p  X | r e f t f  X ix r e x r e r x tx ^ f x n tx  Xt W  qx ^  fx.qxX lT re j  |  tif 'f t ;  

X | r e i n  f  f a  * f |t fi*nrar xfrxf % re x x  x  re q  i r e |f x  rerxr fxqrr A  n re x  

r e  xnxr x tx  i t  f a r e  fa re  1 1

urar *M t: nftxxft re x  r e f  «rt n fa x  r e  ? 

x fa x  »ft|X  *rrar xxr : x |x t x  re tfxqx #  i r a r ^ tx  r e f  «ft f a x f r x x x x x  

fx*xx ^ x fre x fa t x  i r e  x | x  f — ir e r r  ^rrarr fx rex  x fx r e  | —
V>

“ Mr. Ladejinsky, who headed a team of experts on tenurial conditions 
in the Package Programme districts, has said that the failure of 
land laws in Punjab is not due, as elsewhere, to the lack of tools 
for enforcement but to basic flaws in the conception of the Act 
itself."

a^ x  xxrarx re f; rex ir Fxxfa ' re q*p xxxxra; xren xfire 11 re îx 
|  —

“About Ludhiana district, team says that only 137 out of the great 
majority of 28,000 tenants have been settled so far."

x§ at s^fx fare rrerexr re rex x rerre |  re|t rere nrer rerex re rex qre 
r̂er fx x rer reft re  rex xxfr 1 1 x$tx|  |irex |xt reret rex| re re 

sitx re  strew wit re i ?re wrex x x x qre xrere xt fq?fa xrex x W  
re fa ^xfareTx faxxT xxrarar qfxre |  retx frexx reix x;x qx 3xtx xq f  ? are 
arere re rexix rereiix fire |  fearer xxreixreiqre f x |  reixf re xxre rex 
irerex r e  f re kx x r e x t  r e  i x a x ^  #  re x r  ^ x x t f  i x r e r e f r e x  r e  

x|f xrxre ^fre reft xrxsrexrx ^re re^t frerex xrxre f  xx re re 
^re^xtxre# rerx fr e  re rerex 35,201 | i  rerxixx re  qx? 

xrexr re frerre- xrex 10 3 0 re 1 xfî x xrrf|:re x rer^ xixr xrxrex 
*re c rex  x x re x  re f tx  ^  rex  x  frerere re  i r e  i  1 xxxrt qfxxr t  x r e  

xTfxr^f rer x x r e  | t  ix r f r e  |  xftx x  f r  ^xrrxf x>r reran  |x r  f t r e  1 1 

x x re x  t ? |T f r e r  ^ x n ^ f r e ?  xrrexr x>> x rx re re in t  1 1 rer ^ t  ^ l ^ r e  

|  f x r ^ r e n  ^  fxrq m re 2  ren  n r x x | f  1 f n x t  xxm r e f ^  re re t rere^r

s js r t  f  eft x |  ^ t  n?xn r e  re x  x?x' f  re %  x x t  x tx  1

x  xrn?rre |  % x r |x x r e  r e f t  rep | x r x | f  f r e  f  ?rtx n ^ re  \  xrxre n re  1 1 

r e r f f r e x  x  ? tf  x  nxxrfx ^  r e x  x t  ren it n.?re *ft ?ftx ^  ?ft ^

X|T | —
This has made confusion more confounded.
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^  g ig g  stti gTgrTgqrqgTFTgt grfgr i  fg ?g  gqg gt p  FTg 

g fa g  T ^ g g if  #5Ttft ^  Ft grgfrgT gfggTT FT I ggTqg giffg, g  giFT 

g fg tg g g rtg g g  FTgTgrpT g I g ^ T F R  g'jggrgTpT g fa? 3iqT F  gsrrrf 

gt gg Ttggg fggr grgqT ? gff qT 35,201 g g it  g g k  ggr r  ^rw ?r 

5T(tY>t 436 s ? s i g g ? | 1 grg ggggf qT f g  987 ggrt g ig  fgr? gr £ 1  

£  gqggr f  fg ggprr g  fg s p g  R m  gprgfgg |  m r .  ggFR  g p  gt 

6, 6 *n 8, 8 g g ig  gr p p g  ^ g ? ggfg fegigt gf gf fg  q ^  vfRff 

irt g ff q>rggr qgf gf qr 1 gg fgg q tg g g F tg T g  ggr |  1 q eft ggggT 

g fg frgf gigg <T̂ rrar q f,T fgg q gt t  1 q p  g it q sqrqT fgigg q qgf 

grgr g rp r  qqffg p rg q q  g  F f  qrgqfg g ^ g fg  gqq fggR  g g ? g ^ g f  1 

g f  gggr gg qgiTf gr qgf g p  g 1 gg g p  g %  qrfggf g  gTfggrg gt 

gfggr 1 1 g  gt gtff qTFf gf qrggrg gf ggrg f r o  f i g  qg g"t ggggi 

f  fg gTFR  g qrfqgf gr gr qssr f e r  fggi 1 1 ^ \ z  qrfqg fgg g  qig 10 

ip r? g r p  g g q q q fq t,g q  FtqgfqT g w r 8 4 gfggg | i  10 q g f grgf 

grr qf p g -g sfg q g f t  ig  gggTqTqrpT f  Of  gqfq gg g f t  grgtqrfgf 

gr %i f r t  g g f f  1 g ggg p g  gf grgg ggqT g rp r g fg gg ^ g i7 

|  gr fggi gigR'r g  gri;g, gr gtg g ggf ft  grg g  grr^g gt g tf fgggr ftg 

f  f it w  gggt gg'rg gt g r^ i gff *$x ggg f  1 f ^  gt ggtg grgg %  fggr 

cf grgt 1 1 g fa x  grg g gr g 7 gg ggfg f t  g®gr gff f t  ggg g f  gig g 

srrgT g p r  g ^ g g  gig gt gggt gff g  ggg gg¥g g f grfggf gf gigg 

g gpTT gggg g |f  f t  ggg 1 30 g g f g ig  ggfgTT g> ggrr gr gggrg 

f t  g g g f g r| gg gg'rg t t  g f ggiTT 200 grg g gsr f> 1 fggr 

g tg^g g f  grgf g  grg gggg fgg gr t |  f  1 g f gTgTT f g  ggrgr gt ggt 

g g fg g ff gTgg'ri g T g fT g g tg rg g g g r^ fg g g T g g g  gff frar 1 gt grggf 

200 grg g  i f  g g f gsr ggf f r  gtT gg gt gggg f t  fggr g ig  1 gg F t 

grg g g f r  graT f  fg grg gt 6 ggirr gr 2 ^ F f  ggtg gfgrg g t f r p g  g . 

? f r  grtt 1 1 gt g f g rt g fg g  ggt ggrT gff ftgr i ? g g r f  g  ggrg g 

grgt g fg ? ft  T f t | i  gff g g r gt gr=r |  fg p r f  grr ^  Tfgt gf^g gg ggg 

gtT g fog ggg f js  gR gt f  1 g f ?g  grgg gt g ^ fr g rf  %  gprg 1 1 ^gr 

g T fg  w f? -< ig fg g g  gt g f g g  <p gf 1 g g gngr f  fg g f  fg g g g g t  fg  

f t f t  g r p  1 1 gfgg ?g  gg p T g ggf gg fg  g  gfggrft ggg gt ^ g r gg g f i|  i 

p t  t t  g rp  %  gtg f  gtT g f it  gft t t  t t  gf g g ig T | i g?ffg gff 

g  frgrggr grggr fggr |  g tr fTgti gt fggr 1 1 fgTJT tfggg g>T trfgg 

grrgT ggggffggrg g g ^ g  g g T P ?fg °g T  g f g g T |f g g f f g T  gg grgggr 

fg  gff ijcrr gtT fg  grgg g g? gTFTT gigiggig Tff 1 1 g f p i t  

ggfggrg f  1 g f g r p  |  fg g f gggr gft qT f  gtgfeg gg %  f  g
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[<rfinr*rt^T sttwst]
=ttF ^  i ^  f  «r  tirtFrtt t  i stft

F? q wr ^ t |  Ft? srffirq- tttt r̂̂ ff qft t-ft qifirr , ^'it
?f ̂ >r^r r̂r̂ TT rtF^ i ^ ft % ^ttft ^ ^  *m t tt sufrr &
irf f  3ft %z tttt f  q?r g w  96 srfddrd 11 gf ^rosrfT 

| i W  ^ F̂ Ft̂ t gFr-Tirr t̂Jt r̂̂ f q «rgd srs/t Firr fgsft f  
ggrc Fret f̂r t r  Rfr | ,  g  grr t?t d g  g g  g  g fg j  g? Fti 

wgdr f  i
ggrgg grf?;g FggR gg ^  g=n:  ̂ ggr 63 gg Fwr |:-
‘‘In  a number of States legislation was proposed or enacted to set a limit (a 

“ceiling”) on the size of holdings. To forestall such “ ceilings” land 
lords nominally divided their property among their relations or friends so 
that each of the newly created holdings fell below the proposed maximum. 
For this process the disappointed tenants coined the expression, “paper 
partitions’*.

The sum total of land reform laws enacted in India inthe decade after 1947 
constitutes the largest body of agrarian legislation passed in so brief a 
span of years in any country” .

did I #f$r̂ 5PT 'FT dt Jf'vV ?T<| g ggrg m gqi I I didR ?g gFggggg =fJ
5Rdd dTI ferr, ^TT| STITT iff ggf VT Tg Ft 'TT

* ‘But the legislation has prove! to be full of lo3phole3, and the implementation 
half hearted. In effect, the frustration of land reform has carried along 
with it the frustration of the numerous and much publicized efforts 
since 1947 atsthe agricultural development of India. The “ Grow More 
Food Campaigns, the Community Development Projects, the National 
Extention Service, Shramdan (Labour Gift movement), Gramdan (Village 
Gift movement), the “Japanes”  method of paddy cultivation various 
technical assistance missions fiom abroad, no one of these nor all of 
these in combination have been able to make such head way against the 
strong and deeply rooted forces of the depresser.”

ggggg grfgg, qfr gff g g§T g?r #g gfggggg qr did g diFr g rrg g?jg
TTfiTT TT 3ft T W  I  g  5TTT d>TddrdT g I T T R  TT Tdg T ^ g g  W R ,  

rr. Tj.TTC, ^  Fg|RTd fgFTCR gYc F ^ R t# ?  sffc ?n^T? TR R R  
did gggg f  i gg Tff qgr tt fdfr f'Fgg qvr Fnft wi( wgr qg tttt I 
gtg gq gr g g  t?t g?r TRd f  i FgwrFgfr giTi gg^ R tg  i r

FfrdR ^  g te  g  ^  F w t  |  g g g  % w r

1  dTcrr
“ Certain sections of the Act continue to trouble not only the parties involved 

and their counsels but also Revenue Officers and Courts concerned with 
its administration.**

q? 133T q?r ttt Fd^if #F3i# $ tt tit Firt | i Tfj
diff Ff; t r F ^  FTm qft t\' f ^  TTTTfr "FTctt ^ q?, tt 
«rk  TTTTf d T’d ¥l' >Ti f^TTf T  'TIFT TT dlTV RiR Td rif t  I

T T?, tr^ qiTCTRT TT dd W  |  I
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* ^ 5 , vf 4 ff 4% w  f  %r7rTO gr ger# er ^
fe t  I i 4  ^?iiTT g I f  qg e f  f f f r  *fr q% vr? gpe -pt tht ?̂rT ? f e e t  ft> 
5* "P̂ Tf ̂  *4<Tf ^  ?> I 4 5TR ft eeFTT T̂WcfT g ff egT Vf, 
ft efffe efeee ft w ire T€ft| ge %  ffe^feef *f«rt f  eg ^ | -

“As stated earlier, the impact of tenancy legislation on the welfare of tenants 
has been in practice less than was hoped for. One of the principal 
reasons for this is that in a number of States ejectments of tenants 
have taken place on a considerable scale under the plea of voluntary 
surrenders.*4

s^f-T m  ere tt  erfr fte feeK f*er | fft (fee gT irq-gt̂ r eerq g i 
err e 4 ?$ eefre^e ft ft erffa> qeee f  q-RT eft |f | -to sffr eiee ft 
ê gfe r-Rrfe %?x *re f ir  efe erge fine rfe f  eerer %  eg 
fegree fee Sere | srfc r̂crft test eTef %<r fg-cpj-p̂  jp^l' i free see
f"rc[ ere eery egf g<r i eeiegf m  eft erf gee f  see f  eer w y
sr<n, sprr see fefe erte er err m $ s  eeTf e i cefee e faerr | :

•‘In the Second Plan it was suggested that each State should have a programme 
for converting tenants of non resum^ble areas into owners and putting 
an end to vestiges of the landlord-tenants relationship. It was urged 
that instead of optional rights to tenants to purchase lands cultivated by 
them all tenants of non resumable areas should be brought into direct 
relationship with the State.’4

weft eee ffNeefe f  ere ft egr e~ re frer A  f it  tfew eeyt eee egT 
usrer eer fee % %  eerfT ft gree egee gift i eem  fee î fr 
feem egr eif i kit e erfe e qeeier r̂r;T'?:f%r'T f r  e m e e  xmi | i 
rjerff fff err e eg feet | :-

•‘In a few States as in Punjab, only optional right to purchase has been given to 
tenants. This is an unsatisfactory approach, for , as was observed in the 
Second Plan, where rights of purchase are optional, they are scarely 
exercised.’'

eg eft TTT 4 f  if STlfi ?!"<.<£ f  egf eg W  g I eg feeWTe ft 
cefee fr eef efr erf 4 fr^ -f  i n^svn^^ i( f€ 4- %
|̂r Tpi'Tf Iff '4r ft. 5iTT T̂r-T TT rrq̂TJT'; TT ’TTf%5PTiT V̂*Tcr

'  T T 5flT TiT  sfrc TTTi; fPiT rf^rTU T  HIT WTi'f vf4s?f 4 TTTT
O

tt  # 4  i ng tt ?nq# f^qr Tgi-

f  T tp f^RT RTT 4 f  T T i' TlfiTi TT |  TT'hf
|  | 5r)r ^TTfiRr'Tsp RgTiir TT ^rf^fFT ffT  %X\ rlTg 4  TgliqRrj^

^ rT f  I spr TT Tgt T< Tg «ff fT TT eft T̂TTTr A$X  TT , q-f
T Tih'Tr 4  r e t  TT T'r # fT  tprqr JTT e tf  ^  WXX Tg VX RfT h.R
’jTTTif jf p̂r i f e  qr f t  f i t  fe fr  q e i7: f  e q e  eg)' gr qgr i f e e e e

’Tr%e,OTT ?nq -teref ?RTfT5rer< e ft «nê T qer mm feqeief 
eerer erere iriqfr fferte ft 1 1 efr f  eft Tf eqei Tfet |  i fegfr



[qfdd dTd dd]
q r̂rar ffor for qfdr | i qqrdr s ir t  q?dT 1 1 m r. m  q5qff fodrqfoqT 
qfo ? qg fo ld  ddd f  foR/T q> I dd d ^  dTR1T5R diff fo r  | #5 ffoiq qqtd 

i- for t o  f  i f o  3Td |f f% d f o  fo  d 'fiddfo f o  fo qt forr fo  i r r  
qqtd q qqrq fo r qqrd f, qfo fodd qrfot f o  q?fr f o  q«R ?m t crtttt 
q f o r  ^  fr«r fod i ,  f o  d fo  q f o  | f o  ^ w rrr  q qrforR qq t ^t | f o  
fofo d fo  q #sr qfor fdfoq qqiq f^  | i f o  fforfo +-r t f, q if ddfoi q 
d tfo  qT ddT fdT I  f o  ?d ddfo dfofodfo d^ dddT qqrd f  I ford  dt
qqm fqdR qRTT |, fod dRdT |  foqd fo fofo fodT? f dd qq fdd qrqT 3dqt 
Rd dfod ^  dfo TT dP-T fo dTdT |  I fo  fo qdRl fdd TTd qfod qRTT |

C\

q q q f o f o q ^ f o f o d q f o R d f o d t d T d t t  I d fo q rq rd ^ q d T d f o d d rR q d q q d  
f  fq dd fo foq fotfod qt Rid d qRd q 5RR dRTq dfoff |  JR fop fo 
|  ddddd d?^ f o t f o d  fo  fo R d d  q fo  W‘\ dd q^T dfo df I ddfi q fo fo d  qr 
foredd qfo qr qd^q qdrdtfoqT % fo qidfo foR r  Rd Rdd foqr qq 
qfod q ddR for, fo  dd ddrdT fodd q qqR qiq qfo fqqq qqFqqq- qqR 
f o q  q ^ d f o q R f o d f  q q f o d d q f o  f o q  q q q f td T q d  I #forR d id  dd  dRd 

|  fq q;q qt fordR ddrddfo q qq f # |  i qqq fqfo ?rrrrw fo  fm i
<jRPTp- q-f 5ft fofor #forf%̂ rt qrt q'rqrfr foq-# q̂ rR qr ^  forqcr qr̂ tT
qrrRi f o  qR for  |  i ^:,t ’TR-q q' qn̂ r fo q r  qrfor qfr qq.* qf^fo^rq q 
fo  q -̂. fo  qrforqr q ni fqr  ̂ f^qr |  i f o f q  qr̂ r |  :—

“In fact due to the inelasticity of supply of land in the face of growing Pressure 
of population, the system of proprietorship in the Punjab assumed many of the 

evils of the zamindari system. There is good deal of evid3nce to show that the 
system of tenure in the Punjab tended to degernate and actually degenerated, 
into a triple system. . . . ”

q\ qr. qr srr fo  q? qf qrqrRTT f  f  qt qfoRt di q̂T qq qqrq q ̂  I 
#fq?q q?r tt tt̂t forrct fo Rif%qq q?r 5rt | i qfr | Tqr q̂ t qq
fo RqR fdRq qf d ?q qqr foqfo |r  | i qqr (q q<T ?r>ft foqd fw ,
qd  q s R r  f o q r f q  qff ctrtt q |q  qqrqr |  i ^qqn q q q  qqT fo T  |  ?

qqqrr qqq qg grqr | fqr qqRR qrq fo r |, qrRd q? | foqni
dR# q 15TI dt qrff qRqdTqiq q, rft‘< dfo qfo qfr d?.dd ̂ C1 
ffqr ddf q ^ r t  f o  tfoqrcr^q qgdd fof q;? i d fo  ^  'R fo^TR  
qrq d’rfr r̂r f o  I  i fd  f o  q ddfod q fqqqq qr̂ di f  Tqr q fo r foditqr qff 
dfdTTt qrt d?q q qR qv; fo | q> foqrtq fo> q qnq fo , d d̂dT 5)R 
dffqTddT I qR  df I  dt qqqr qfoTT q^T qrd qdT5f qdT qrddT I  I q fo q R q t 
qff ddT qrddT ^ i qdqqrr ?R qTdqf qq qq qiqqf qft qdT d\dt fr i

because he is th e  s1 eet n ic lio r o f d e m o cn cy . ^  ^  f f u rd d
dt |  qfqq qqjqfo qf qrq |  fq qr^diH ^  dt

(15)62 P unjab Vidhan Sabha [1st October, 1964



Motion under Rule 84 (15)63

*rf?pn f7 4 4 T I 57 4474 47475 |CT |  cjjRg- 4 f t  5757 4 f  5,5 557 4415 |  f5457

5 4 5  5  474 "4 I 71477 ' 5  5  41=474 O T  4  4 / 4  5  417 4  5 tfe?4  5  57437174  if 
5ft 4 4 4  f| 5 4  57 774575 77441 4  477 5 7 $ if f  I—

“Kautilya says-non-cultivation of land by peasant or his letting it to a 
third person renders it liable to confiscation.”

Mr. Chairman : It is a good 1; w ar.d it exisis in England also.
^fecT 4 t f 4  515  5 5  : 5 1 5 5 5  eft =44744 4 il?4 , 4 5  447 77?45T =44 q f f  |  

f«T44 47 5>f =47547 |  f#  4 f  5 4  4  5 4  4 f 4 5  5 7  4 1 7 4 4  7 5 4 5  57 , 47l7 =444

5 f5 4  47 4474 |  4 f  4 f 4 5  =417.41 | ,  4 4  47 57  f  i5  4 4  4474 f5 4  ffV447 

477 4  7 f  f  4?, 47 547 5 ? f  4  4  4 7  I 4 f  47 7rtf55574 # t  47447 |  5 4  4  57# 

^ ^ 4 4  4774- 5>f 5 7 4 7  4 f t  5Tf57 I 4 f f  4 7  4 f 5  5 5 7 7 f 5 7 5  574 # t  47447 aft 4 f  

4 4  7444 f t  4 f  |  1 4744777 5> =47f 54# 474 =47f 5*11 47f74 | ,  =4Tf 5 t#  4f44T

=47f 5># 577 |  774 =47 f 4  f  f47 5 ? f 4774 4  47747 T5 |

5 f  5 f 4 f  f47 4 4  f7T#7t 477#, f4474 =447 477 4 f  4777f4f4 4 4  77474

|  47 547 4  47 447 4 7  1 4 f t  4-ft ? 5 tf4 4 l |  577 4774 4177i#4f p l e a s u r e

l o v i n g  s o c ie ty  4 4 4 f t ;  i =4 4 -7 4 4  47f f 4 , 5 4  4 5  f 4 ^ 4  4747 # 4 7 5 7  4 4 5  5 7

=r4  5"t575fe4 fTt'TH.4 47 4 f t  =47774 4 4  7,47 4 f  4 4 1 4  5  5745 574’ 4 f l f t  4 5 4  I
4 4 7 4 4 ( 4 7 4 7 7  4 7 4 1 4  f # f ): n ff5  P r i n c i p a l  o f  t r u s t e e s h i p  =4447 4 7 1

4 f4 4  4 \ f 4  515  777 : =44744 4 lff4 , 4 f4  #7 4 5  fa 74 41 f# 5 t  5 t  4 f t
f t 4 t  =47fff I 4 5 f5 4 5  5  4 4 5  f 4477 4 415  4  5717 4777 4  7774 7 f5  f , 4 f5 4  

4T7t 4 f4  4'74f44t # t f t r f t  |  ( W t  0 4 ; cV #4 #7 417,571- 515  3 5  4 7 '  77 |  

5 f  1 f 5  4 f f  47 I 5,15 7.4V'J ^ 1 4  4 5  5  f5 4 t  745 47541 4 f t  47 47 4 4  |

5 f  <Tf5 4>4t 4 f t  4T I 5 f f5  [4457 57 71=3=4 47 5 5  5  5 f #  5 5 5 4 i4 f  54 71^4 47 1

5 5 5  1 f 5  47 4f7 7T34 47 574 5 4  4 7  f f5 f7 5  4?  477 5 4 4 ,  5 5  5  457 =4557

| f 5  4 I5  4  f 5 5 t # t  55f% 55 5 f t  47, 5 tf tc 4  5 4  5774 5 t  f5T7t f#=i4lf575 
# t  JTpft (5474 | ,  5 5  4  f5 5 7  [ 4 5  514T |5 7  |  5 i7  |7u7 t _47 f4 7 f7 5 4  
f7 5 7 4 4  5 t  5 4 7 t 4 4 t aft 5 5  # t  5745 4  47 55° 51174 57 f.4757 5 5 7  4 f  5 l f f 7
f5 4 I 447 |  f5  5 574  5 t  4 5 f5 4 5  f57ft 5 t  4 f t  I 7 5  5  41 |  :—

“The king cannot give away the earth fcecavse it is net his exclusive 
property but is ccrrircn to all beings c rjcy j g the fruits of their own labour 
and it belongs to all alike.”

5 f  f4T5T 5 f5 4 t5 7 f f4  4  f54T | ? 5  f7 4 5  5  5457 4^47 3 6 1 7 ^ 4 7  447 |  f5  

5=J4 575 5 t  447 f# 4  4 t  f57ft 5 t  5 4 f4  4 f f  4  5557  5*t 5574, f477 5  4 4

3 5 4 t4  744f4 7 f5 5 5 4 7 f7 5 T 5  4 f ¥  5 t  4  4 t  5 4  474? 4  4  5447 f5574

T575477 575 f  ff47' 4 7ft 447 ft f557 | . . . .
«ft 54744 : 4f55 5t 414 f544r 445 ?ft7 54 ? ( HOW much

m o r e  t i m e  t h e  h o n .  M e m b e r  w o u l d  t a k e  t o  f i n i s h  h i s  s p e e c h ? )
4f%4 4tf4 5(5 45 : 4' 5t f54t 474 47 4t547 4ft 4t7 4 4f 5 54

47557 f  I f 4 r5T 44 f44147 4747 5 T5I 54 4 54 5747 457 5t7 4 l
Mr. Chairman : T ie  hon. Mim'ier m iy please :ontime hi; 

speech. I > ily jqj li-ed how ling m >-e he will take because there 
is  a long li;t of  hon. M?nb;rs from the treasury side also who 
want to participate in the d scussion today.



qtff Hra : qqTqq qrffq, qqtqqq qt qfT mrq % qt fqqq 
f q q q  |  xux qt qqqrq q mrq qqrar §m |, qq qf qqrfqq t o  q>t 
Trrar qqr w  | 1  qq^qq qifff, mq if ̂  «ri qqqq fqqq f i vs qR q mq
apt qT#t q?T fqrqT qqT f —-

H ,  UTs l  fU3T 
HT3T 333 HU3 li

(15)64 Punjab Vidhan Sabha [1st October, 1964

qf fqRT 3 raT'4r ^ 3  f*T qt f q % ^T3 T qqqq f  (fqf) qY 3f  qT<f 
qqTfT qR qW?T ^T^T^T 11 3f qt >fmT fqqq qqtT qR qqR 3  mf 
|,q qqqqT f fq qf qRt qqift qff q^mq |q k  qf fqqfqqi qq qq q w  
qq qq qq qq qrqqr qt ^tfq qff i mpt qiq it qf |  fq —

‘qfqqfRqq qt wfa qqfqqq qqqiqqY qf |  q|T w r  qt fqw  
qg;q |, qt fqf qqff qcfqql sflR qfqqf q qqiqi |  qfc mrq Yt i f i  qiqq 
q qt qqqTqr qT qq IW  r̂? qqq qt; qifq qq qq qt qWiqT qqffq
fqq ?jqq qrqT qff mi qT i irm  qq mqiq ftq q qyq qq qt fqq q^nq 
qq qq f , Yt qt mq mqr m  qrar |, mx qrfqq 3fTqT 1 1 qfaq qq qf 
qrit qqq qfiqf q? qRi wq q qq q^qiq qff qt i q,q qt fR,q qf t 
fq qq qf qqqqq-,q q qti qqqq q?jq qq# f qq q\q\qqq*q qii qiq̂  qi,t qi 
qrq't |q>. q̂qT qqq qiq̂ Tf |fqr qqq qt qq^q q^qqqfq q"it qqqq 
qqr qff qiqt mx qq-< qq qvq; qt qq vx ^qq ^̂ t ft w  i mqq qt 
qf qqiq t|  fq fqqi q^qq ’tf’.qv fqq-qqi qfqq fqqqr qf qqiq t  qqqr 
fqqqr qff i i947 q 1955 qq fffrq fqqiq q qft fqqiqtT 
qtftqqrq qq qtqq qq^t-t ifq ft mrqtqqtq qitqq ^xqt qt 1 1953 
q qt f f̂tq inorder to give security tenants permissible limit 
qqif qt, wx qf fqfqe qqitqt Tsqtcqp.e #fqq q «f-, f.qttqC.c «n li.qtr qi 
1947 q q qR 1955 qq> qqqi ifT 1 fq qYc(q qt ftw<q^ qiqq q .̂qq q

q q t q #  qifr q R q q q iii  Yrfqqiq fqqiqvq q (Vqi q t  ^ x  qv w\x 
qffqqfqqr qqqt qq Tft |  qk q̂ q qff sm i qffqrti qfqt 1 1 qf qqq- 

fqqt fqqfqqr qq q|f |m  l %{\x qqqR qTq qt qf |  
fqqqrq q^qq ffqq qfrfqr |q t  qffmqrq qft qrm 1 
qqqqqtqrq fqf qqq fq. rtq, it.  ̂ qqqjq ^ ttfqq^ qm-

12.00 Noon

qq qt qqiqr feqft qt qtq fqrq fqq qqcqq f̂qqr fq ft qft fm | . ..

«ft qqprfq : qqq f  q ̂  mq qqqq fpqrr qf# f  qf r fqr | qt 
qqrq t̂qq qft qqrqq^q |? (Where is the need o f confiscating 
lands when they have already got surplus area o f land 
with them ?)



Motion Under R ule 84

qftcT 5tf4 4T5 55 : 514 qft 5145 Weft 555t 11 4 fotft q>t5tqft
^t44 qft 414 4ff 41541 445 f§[ 5>T eft 4ft4? 4 qftfoff 3 45 f  sfasftsq- 
44 44t4f 45 4f44 T O f W  4?t ^  44 4g 44451 551 5f f  I 4f 55 54 
f  i 4554 4  4rff4, 5 )5  4t 414  ffai4 4ft 454t ^rar 41544“! 44 ? f 4t4 44 
f  4i 11 ^  4igj f  far 45>44i5t 44 4?i 4T5t 45151 | 5 k  sg- ^  5  w tff  
Wt»ff 4>t Ttsft '4  444551 11 f4  514 4>t 545 515T5 fal41 51 54141 | eft f54i
54t4 45 ft fai4i 4i 54141 | ??455t f4i5 tt5 f44t 4ft | fqi fir ?4 54  4ft
555 541 55 I 44T4 441 eft f 5 4Tf 5 4 4T4 Tf  f  I 54t55 4?t f5 l' 4T4 W  
f , 45t441 eft | 4ff I f415 415 41 54 5f44 1 41 fail 454t 5141 | I 4ft %4 
4ft 5441 414 4 541 44Teft I  I f t f f l  f!514 4 ^555t5Tf554 4fT 45 f44t 
ft 4ff 54411 I 44 44 5551 f 4  ft 414 444! f4555 4Wf44t 44 4ft 4454 
ft 4HT | f4r4T J514T 5155 554 ft 441 | I 4f5 444T 4 54~14 44 54? 4ff 
ftef 4 44ff41 4141 4 514faft4 444 4 1 4ftf 4eft 44T41 4T, qftf 4451 4441 
41 W 4 5 f 5 «5T5 4t5 444 4"4T 4 44t 44 4 I 515 4> 514 # 4  ??55£t51?- 
444 44 45*55 fa414 4 51415 4RT5T4 44 5155415 W fa4144l| I *145 %4 
446 4441ft 41 eft 1*51 554 fq* f44l 4 4t4 44T4 441f 414 41 44Tft 415
44 1 414 414 4ft 414 554 f  1 441 4f 415 1 4 ft 1 4g 4t 4141 44 44t 
44t 4ff 4f 4 4444,551f 44 441 W f  1 4ft 4f4 4444, 44 4fl 41 4lffq 4151 
44? sp 44 4F56 4554 441 5 44 I

c\ c\

5t 44nf4 : 4f eft 44 4?i 4if4 154 44t4 4ff | i (He aspires 
but he cannot afford to have it.)

4fe45tf451545 : 54t4 44414 4ft ^4 11 4 4f 4ff 41f41 1% *ft45fal4
4ft 414 4e4 45 " I 445 414154 415411 54 4ft 4W 4t 4ft 4t 5>4fl I

f41414 41 4415 4 W 4fl4 4  ^4¥55 4 41414Tf41 f  4f 4| |fal 4414
4 4tf%4 4Wt444 45 441 f f  | 4fe444 45 4ff | ___

Mr. Chairman: Ceiling has been fixed on ownership and thereby 
on income.

4f544tf4?n45eT : 4 44141 f  I 4ft 4f4 tj4151 41 415 4 f4454 4,45-

4 5  §41 | .......................
SfttfWrfh : 445 4t45fal4 45 4tf%4 4ft |4t 441 qftf 4T54t 5>4^f

4f4 45 W  54141 | ?
4f44 4tf4 515 44 : 4ft 41414 |fal 4441fl 4lf41 4f 41 44 4f4-

54414 | 4 f 441 4tW441 f  I 514 44 5f f  415 44^15 5fl f  I <^44 4lf5414 
4141 4 44 5t 45 f541 | :

“ Legislation for ceilings has been enacted in all States except the former 
Punjab area where a ceiling on ownership has yet to be provided.”

4f 4% f44 f54! ?

(15)65
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^ q-f̂ r 5t WTCT |  5R3>R
35wt .$wptc qcff ^  ? (I fail to understand as to
what stands in the way of acquiring land by the Govt, 
surplus than 30 standard acres.)

*ihRT *ft?R 5JT̂ ?xT : i|' qgt eft 5T3T 4> W T̂TRT g .......
«ft SRNra : izz ̂  11 qit efr w\ 'jfT -?;rw *ft ?rgt

t̂ srRft (Tenant can have it; The Zamindar does not get even 
its full price.)

'ffef ^ ^  w w  g for w  ?r?;r tt qrfo
'Wt&tfi trfwr 5CTFT qffotff RTfFT fcTT W i  g?TT H
qgsiTer "T srrf gt, w t w j r  grf w r  . ^  *rfow ggf %  “w jr  ^r?rrc 

% ” w t  ?rff q?; qn^fovr ■ q>fawT w  l^rr fos q?T 11 r 't #??t> r  

■rftgfo gfog wsfofes erfr^ wcr#fr g i gwr qrfo?T?fk g forR ^ 3 

*rg T̂cr gRR m i  | fo «rf 2 m fow qr qw irfoiw g, sir^h 

f̂’T̂ ra- srgt ^ ^ffo qff rqqrft, factor sfK | R t  qrf # q d t  qtif gTfâ r '̂trfr f  i 
qĝ rn: *ftsrt p̂rt fwT ̂ ngr t qTfaqfosr p̂ .r  # efrqg
3 0 ^ zz i tr^f 3TJffo qr f̂fofcg- f m  qr̂ T ## g *ffo qfoT 4»t gqfRgT trqrg 
f ^ r  qrqfa ?ft q? t r  gr tgeft 11 (fg w ) 5R firere g i

*TFT I ............ (fofo) 5TFT q?t 5Tgt | I ## 5TTT eft
q? q'g’RIjT g I

*feft qw qRqqwT wwt g, sipt ̂ ft gw w  w  ^tt i 
WT 3RT JTTT 3RR ^TR 5ft *TPT q?t WRtt gt̂ TPPft l

«ft «fhm : wgq w  wq> wtT, qfw sft, qqww
qft qrT Tg| WT T̂cT 5T> «Tgt ’TT #? tr^Rt ^  Tgt | I Tg 5ft fwt
'fR  qR  T>\ T̂cT qiT Tg f  I

«ft^nf5t: Tgg I (He is giving an illustration,)
• *ffer »ft^T 5fi5f^5i : 5ft ^  ?fk qwf ^ q;# qrf 

ir r f^  g f w  ^ trt g"R z i 'z i  xrqrf 5ft *  |?nn: ^
| f w  ^ft'ftr q’g ^r*fPr w q rR j  g t ?igf w #  1 eft ?5t t i e  $  *rg sner |

faj^eRT grf g t f w  I  f«RT4ft W^Tg Tf^Tt WWTqf^T |  I gT̂ Jeff 
#’ 3 0 ^ z z£  #  ^TT g3TRT sfr̂ ff 3fTfeT W I T  |  %Vi f ^

irg^lgeTTg far?*r3PT5T ^fWT W tT^TT W  R tfr  |ff<t ¥iftfr «ftft
I  55Tf5W$?ft 5TffR W qrgJT q->TW wfg’T I

R̂T f  5Ti?fr ^WTWgeiT g W 5TR5
«rpr fTglr WT1 * r g 5 to |fr  gtr #  Otrt w R g



M otion under Rule 84 (15)57

a raPr  t ia  aPjat f w f h  RTATnRTTT tt AATfTRA |  a? AfA 
tR tT T #  A AAT JOT |  I AAlfT SAATfAT ftfcRA Aft SRfAA g sf TA #fff 
qiTAT t  AtT AAR TT ATTAA TTAT T?AT I  A k  TAT AAT ft I f  A TT- AAT T f  
AtffAAAT ^  t | at|  i ratt TtAirrTt Aft TfAt A tr a r t a ! t t ^ ra ta  
ftATAT 1 1  ARfAA fAAA"t TRAftAtArffq Aft tt ATAt i ^

' ( ? a  r a a  atrastt a  a a t  *f*nAf)
^  T tf atr At arat Aft I  a ^ a rtaa tt r t  fT m  t  sttt atr taut i aa 
fsR t RftTT urffat, r r  t  Aft TT fATT AAR f tu  a AfAAf ATAATTt At %  w j  

at attart tt f z  Pa r r  at TfAT 1 1  a AtARt r a r  ? r  tA f t  Pu r r  t> aaa a r t  
|  ^RfAA Af Pu r r  T t t a  a art 1 1  Pu r r  t  atr ar Aft f  r  r Pt a r  t a  
rata? at |  ISAfTT^r a Part | f T —
The Annual Report on 

the Land Revenue Ad
ministration for the year 
ending 30th September, 
1961.

“The total area under mortgage during the year 
under Report w^s 1.37 million acres or 6.01 per 
cent c f  the total area” . '

ASRRPSR A Af AARTAffAT f  Pu fAA ATf RApTTJ AATTA A 4 0  ATR T
<JTR RTTUAl TT ART ATT TT fuAT AT SRt ATf AT TRA Aft AT oft fTUT 
ATfftr | AA 1 9 3 8  A fTftRRA ATT RiTUA^RA ATR |AT AT AtT TAT 5 TTT
1 9 0 1  T fAAA AtATTUAA RA Tt URR TT fRAT AAT AT I RA T ATA AAA

fTAS TRA T fTA A ATf |  AAA'SR ATT SRR AftfRATUAT I Af ATT |  
fTS?ffA AATATAT fARTT R R R  TAR RpRAA ^ A ff  A R T  ATA AT I
fT A ft ATTtf ApRA RTTS AT RA TT TifTfT fR  ATT Tf AT AT A tr AT 2 0  

ATT AT A ATTA AAT AT Tf T AT, ATTAAt RTTR T t RTAA TUT TT RATT ATSA 
ATT TT fRAT AATAT I ARA AAATAA7  ATTA AT ATT Tt At f ^ l  At^fAA 
A, fAA Tt TfA AAT A AAt AT TAT At, T t T>f f  A ATf T TTAASTTT fTATAA
AAT At At i Af AATAATAT AAT fA^ f«5 Aft TTAT ATgA a !t  fTT AAA ATA 
Aft ATAATT AAAA f  I fTAR  T  ff A T t AAA T  fAA A ATT Aft I A ?A A 
ATAAr ATf AT f  fT  A At fAfTTftAT^A fTAT ATAT | ? At AAAAiA AAAtr A A T 
At Tf A A AA T t At AT?A T T  fAAT AIT ATTA fTAR  At ATTA f  AA T ' At Tf A 
A A A T ATT A TTf TR A  Aft AATAT AAT I WA ATf T t AfAAAAA ATAt ATffrr 

ATfT Aft T  fTATA Tt TTAnT ft A T I
f  A T  ATAft A Af At AA TTAT fT  At R R  ^R A  f , fAA T  ATA 5 

TjTf AT AAR | AA A ATA AT A^A Aft fTAT ART RlfftT, '̂A T  ATT A ^ T  ATT
TAAAA At ATAT AT AIT fA AAA A ATA At f  AT AT AIT AAT AT f  A ATA 
AT AAA Aft fTAT AAT I f  A AT ATTTT TT ATATT TTA fTAT AT TfT |  AAT ATA
ATAAT ATT TTA AtfATTA T t AATATAT ATAT |  I

f  A T ATA A Af T f  AT ATf AT f  fT AIT fTATA TT Af A ATT fTAA |  A*tT 
fTT fATT rATT A AT AfA ft ATT fTA |  l ART ATA fARTT A ^T. TT. TtA T



[Tfkcr fttf^ tot sw ]
totot ^  ?nft ftt ?rrT f  fft ^ff tt f  eft *pff m  ssr  f  *r f  

ftfft̂ T f*TR f?rrft ft ft ftf * f  ft 'TT’TY ^^Fft I  I fftR Wft ft ftTftt <R 
fftfttftftR ftftft fttT ftRftftSft ftftftftf ftfftft fftR ?ftlft ftt 'BPRT
^ f | 55rr 11 ftrt ft*nr#ft ftff wrm; m; i iTr?ftR?fftNrft ftt sfttft fttftiftt 
fftfftft ftftftt *rftt F#few r ftftft| i ftfttar ftf fftn |  fft fftftr 
^ rfr fttr f  w tjt  ft ^fftm ftftftftr ftf t |  ftk srftTft snfftft »mnnq«5T
11 fftR fttftfttft ftRfftft fftft ft? ftt? f  fft ?ftft fft ft f it  ff? ftftf i fro  
ft^ra *PtftftftT t.fttftf ftnftftftT |ftf ftrftf ftft|—

\ z  fft ft? ftte? ft? ftt ffv? i
ftftff fftRf ftrftf ft ftf ftft*ftT ftftt ftT Tft | I ftftftft ft ftTftt ftT ?TftT ft 

ft ^ liw ra ' ft̂ TTcfr |?fk fftR ft ftTTft ft?1ftt| i ft fttftftTftT
ft? ??ftT fft ?ft?R?f ftftftlftft ftftftR ?R fTft>lft? ftft?ftRft | ftk fft ? f?ft 
?ftT f? ft ftftf? ftt ?fr |fft;#r ffttfrft? ?ft£t 5̂  ftifafft ftm?
ftR ftTf-ft fftftT fftftR ft ft? I

Deputy Speaker : Motion moved—
That the (i) unsatisfactory working of the land legislation in solving the land 

problem in the State and (ii) situation created by landlord-tenant contro« 
versy in the State, be discussed.

Principal Rala Ram (Mukerian) : Madam, I beg to move—
That at the end of the motion, the following shall be added —

“ (iii) desirability of undertaking no new land legislation for a period of three 
years during which the effects of the thorough implementation of the 
existing land laws should be carefully observed and then subjected to 
expert examination for future guidance.”

ftftRftSTT ftf Tftftr,.fft 3Tft $ few* ^  ’ft f ^ R  ftff fofftRt XZZ % ft«3R 
fftWft 1 OftTftf ftfttftfftft ft*? ftT? ftTft fftTft ftftf ftfft?ft ?ft ft? ftftftft ?*ftfttftft?ft

? t ft*??? 1ft ftfeft fttf=r rtr ?r ft ftf?? ft % fft fft rt? tx ??? ftff 
ftR ? ?  ? i ft ’frrfw  T f r f  fttT ^  wtct ft ftt |  %
tprfarftCT ?TT tx ft mxx ^it ft TfT i ft *r| f  ft? mx
fj? xm .̂ fift ^ft r̂rft ftt ftt f*rRT ftt̂ fT m  ft^j |  %xt ftt ^  
fttT ftt mxtw ^T’rr i ftfw fttf̂ rgrr̂ rfttft w  ^ f t t  f̂tt̂ r ftt |  ftk xxxwm 
ft?qr |  ftr qRR ft w< x  ^rft ?crft fft^R ft^fttr f  ^ft ft ^rft f t  ft^ft^nr ft 
ftr̂ nr ft fttfti ^f f i  ftt f  i W’t ftrft fft' s*r ^  ftt ftg-?nr ft ftt fft 
ftt ft mx  f̂tt̂ TTf ftt ’arfftqtf fft m  m  ftt fftrr i mx f
'rrfftftt tx "Tft T̂ft ftti fttf m  ft ?nftft ftt %% ?iftt«rr
q f f f tn f f t  1J5T ft WZX ft<fR Srf’TT I ^ T f^  f̂ T Sf^ftt BrRftffft ft

8 4 5rfcT5TcT ftft ftft? fttlTT̂ HTl' f ft TO 10 D.fT? ft ^  f̂tt?r %,
ftfft'T sr '̂ r ?rft *FH5 ^riftf ftt fttT ftt ^nrft f̂ftt f  i
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Motion under Rule 84

qg t o  qq# gfF Fiqq qqfTR  ftf 1 oqFg irifpr qt q Tgqt i Ft qrf qg
Fg#gfFq'Frq f f f t  Ft 3oqrF# qF? Ft f̂tf%nr ftff Ft nf |q§ f t # 

qtrqg qtqrTT ffsttfr ftf# qrfgq,?qFfqq q q R  f  st t̂ qgFgFT FTgqr 
f  fF fft  fq  q?q gqqtfqq f  fftf Ft % r fft Ft 84qfqqq qFFqtq- 
tifstf f  FFFt ?q ftf f t f f f t gt w  fF f f  Ft qg; qq qq qF? spftF-jfr 
FgFFFgt |cft ?FFT FFT fg^TFTF F Ft STF F FTF q| FTF g, FF FT FfFT,
f f f  qrqFfqqFrq f  fFqrqqR #FFt Tt? Ftggqt g'FF fspf t  ?q qqq
fFFtFTg FT FT sffc ’R^TFlt qqT FTFT Ft# FFTfqq FTF Fgf | I gqR t#fFF 

FfFRT F qfgFt FTF Ft fTfqq fFFT | tfk Fg f  Ft Rcfr̂ T FT Tf# g I q # 5ft qqF- 
#fcqt|?qq fFFT | %  FtFFTFf q q#t Ftf FfFTFFF Fgf FTFtqTfgq 5ft 
FqtF Ft Rtf̂ FT f  qqrfFF gt FrfFFFqtFF# gq F fq# io f t f f t  qq? f f - 
FtF fFFT I  F?T F ffq  FgT | fF FF FF FF F 3RR 3TF FFF 155f>T ^  FT 

ftf Fgf tt̂ t ftft f f  ftf f f  Ftf qqt #fqr#qF gq Fgf qiFt qrfgq i 
%$ ftf ?q sift Ft fstfi ft#  ft  Ft q#FT gt#? i ^fftf  Ft gt f| fft  

W  gq q F FgT f  qfc qg FqFqF t  | fF Fq FF FF eftq FTF FF f a  

fTFTq# FgFTfFF Ftf q?T #fqr#FF Fgf FTF# Flfg# I gq FT? q gq gF 

FTg F FTtF q#?FFTT FTF FTfgF fqFF FTF Ft 'TqTFTT q f | gqfFF gq 

qffffFF F^ttFT f  qfqqq ffff  ftf qrfgcr i ^Fffqq f f j ^ f t  F 3f*RF 

?RTR F F  F ffq  I FTFR  Ft Ft eRTFtF' ^ F R ft  Ff|'q | t'q^qTcT
qRFt F qq?TF | fF FRq ^FRR- F> F F F F  eft~ efqfFFqqi | 

FqFtfqFt F # f f  TfqqRF fFTr — T O q|  FFFtF ?nft %X |t TTFcft
I  F R  FT qqt rnfFETt 'TFIR FT Ftrft F  q F  |t TTF I FT Ft
F F #  f a  q I  fF FT FTf Ft sfk FTf #fFT#FT FTF T Ft ^TF t  qvft F 

F f  qrq I F R  fq  qTefqT !TR FRRTUR FTq qt q FT^qT f  fF f¥R t Ft

fFF#' FFt qF %x | t  qFqt f  i 
FfrqF qtfqq tf ft-t Frqqrq | ,  q? qqrq qt ^q qqq gq qsprT qgt qrfgq i 

3 0  Ts'qt qFf ft Ft qtfqq fqRq Ft | f  q f |  qg ft qfr TtFqqq |  • 
FRTq F FTT fFqtqt FFF FFTF l \  ^Ff q qqRT Fqtqqgf |  I FFT qg 
qqqtFFTq’ ^rtFTq f  qiq qt qrqq fqqrqqr FTqr|fF^qt qqff Ft qqqr
I I  f  q fqq ^q qqq gqrr qq Ft Ft ffr t  | qg qgt | fF qrgqfFF sq q  

gqR FTF q#q t F F q g t  I FF FFFTF f a f a x  qrfgqq FgT FT fFgF  

F f qfqrF qqt f qqrf?FF f t Tgg ,qqqq  q^r qsftFtq FgqifFgq  

^q qfqF F T f F ?  qFTF FTF FTfgq fFF# gqR FqRRt Ft FTF FTF FT 

%qq'feq fqq i fft  gq fq  qqq Ftf FtfqFRt qfFTFFq f  qrqq qt fq  f  

qqrqq qgq gt fttf gtq i qgFt q  qF qFrtT ft# gq Ft ft?? qrqqF # 

fq̂ p# fqqf Fgrqr fF f f t f if  # FtqrqfTq FiTfqq Ft qgrqr > t qt |qt 

qrfgrqT 2  ^ tf f  grFrq f  jjqrfqF ?qq qgiqr q i f f  f  f r t  qg Fg# t
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[fsr#T?r WT TR]

q>Tf#rT qq eFgqq-p faqrqqr '41 effaq>q>Tl̂  ^ q>ffa qpffenc jffa 
^  W  W T  fq# q# #  | fq  g i f # f  fa  5ft qj3| qft f  eT ^ fa# fa ^  ^f#

qq *ft qqqr f f  spfc gtffcrc % qq>re #  fa# iff i fa  ^qg 

^iffsrc qfr |ft ft qqr#t | g# q f gfqr gfag qfafr#feqqr #  faqr# # ^t r̂t 
^ fa t f  i f#' giffcrfa fqqrqfqRqft gfa *trt ^ĉ rrf qr# faqqg  

'rcfa: i q?f gnff qfr qfa# farffai vk ^g#t HrffafqnF^g fart | fa  f a  

fa fa  g fagfafaq fa l  qqRT ffa fagfaR T  ffafagT ft *RTg ft T̂̂ T | I 
gq^ irerg q f | fa  qrqfatqR qfr' tfiqrT tt qfa frr̂ T# qft gfar 1 5 - 2 0  ffa  

f a f a  q fa  q fa rq rg f 1 spRfJTr' ft g ffa  qfmT#ffag ft eft q f fa#  fqqfa 

f fq q fa f  1 gfarsTgr f f a  faffa qrffaq qqfaqTg fa?j*r fat fat | fa 

1 0  qr-r cr, fast #t q fa fa  qft fff| w q  ^  spr gffgqfa ffar qft t fg g fa g  

faft fat fa f#  f *  # 5ft f % q>Tgq fa t  gq? tot fart f  1 qqrqgfa# # fg fatfa  

q r w fa f#  1 qprc fir farqrfa *  3qwsrftq# gtqftf qrsrf fat fa  f*r faff 
? t W  fT q fa # - RT*RR q f f  I *nnfa TOt qffagfat #"fagT f  faT|fa  

fa t  faqR fafangfa fat fa r  fa #  ft# fa faferc qfaqr fat, #t fat, f f a t  

## q fa  f  5ft fa t  gqrfq f g f a f  q R f a f  1 q f fa  fat qg^T | fa faff 
fa f fa r  qff fa fa  fat fqfat qffa qqnrf qfr f̂ r̂ r £ wm fq^rfat $  itq’iR ft ̂  

f , ^ ff fir m5t cRr ' j i i  # qrrfR ?fr qff t  qw f  1 furft V t  5ft fqqqrd' | 

*f RTf?rr f  q'f f t ftdt ^rffd' 1 4' f  fa Trfqnn tfa^r q f#  fqnRqp;
f  5ft fa  f?r qffaY #  fa?fqr Yr fa r# ffa  qft f  1 rtt qq qt 

w ff i d iPTqT 1 1 qf cftfqufRr Y Yfaf |  tftTqf- w  ft 
RrfffT I

^ r  fa#  Y sift #  ^ fq r fa  m  m z  Yt -t;fa Y fa#  # f q | t  f  ftt f a  
fir Yt# ̂  faupfa % jrqfaqiR #f5Tti‘fatq' r  ̂ tt# qf^ f# Yt#f Yt #fqrft# qro 
q?fa Rtff# 1 qfq # 5trt f# ?tt# ot# # 5trqR^qr qtff# fa qqrtf qft ̂ #f# 
qft #r qf faqrr#t'qTff# t 5ft ^q'TTq jtr  #qrfar qrfa f  f# ## mqfaqt 
Ytg"RTTT Y #tfar qfaiRTRTff# i#ffatYT#f qftfqqqt# ^ftft'qTff# 1 ?q
^ q-rq- r̂rsq r̂ qffqqT f  wfat ^fag- tot qft #qr qr̂ gt f  ?rfa
^jffaqrTgf f famq fg qft ?#tqrR qr<# gw  # gqro qfagr fafw r fg 
gt̂ rg qft vs graqft^Trg# ffaqg qr#gt 1

Deputy Speaker : jy io tio n  moved—
That at the end of the motion, the following shall be added—

“ (iii) desirability of undertaking no new land legislation fora  period cf 
three years during which the effects1 of the thorough implementation cf 
the existing land laws should be carefully obseivcd and then subjected 
to expert examination for future guidance.” ~ :

(15)70 Punjab Vidhan Sabha [1st October, 1964



Extension of Time
sFTTsjtott : *ft nrfn nfr few nfe ? (May the time of

the sitting be extended 7)
: 5TTST sfer WfT f I

(Then the sitting of the House was extended for half 
an hour.) ________

MOTION UNDER RULE 84 (RESUMPTION OF DISCUSSION) 
TOTOn 3I33TH fan! (nTt  nn) : >?, feunt HlfeB FPfagT fep>TOT;?n3

TO? HJT 3*fn nn Hfen HTfanTS | 2TfeH fHH I ufe3 tfttfen fnTO
n't fsr fen rsfeiTOns st® nnT nsmps unT 5 few1 t, vr f  TO § sr& 
tfnfen nt, fnf?n fen nsT n't i to ntt n’ss nfesnfet f  Hnslnt, fns 
nit nns sro nsstras TOuro-tr

 ̂ S

fps)  nfenfeHs first t  fen ^nrest t  aron) fen) n —
“ ..  to acquire, hold and dispose of property . . . . ’’ 

and then
“No person shall be deprived of hi9 property save by 

authority o f law —  ”
ufen n't »ru tot nn to?  nnfn s fe s  n f  s* to fnH3nT to)  for n

H rdf 3* H" HH5TO TO fa f  3 nt 3IH 3 HTS§ fan 3TOfeoT mutfennfaTHn
in nin fens n ait i 3ffn nsT ne nfe>nT sfns Hare4 nn ns) fsj n't 
ornstnn  ̂ sfewT 3thhj orfns saiTfn feu3f fens tos) nas)§ ntnil 

hTO fen mt nH?TOn nt tints elss nTHt fens nt ns >nn feTO 
s >nnfet>HT mitro sth hto tfnTO fen fen nfn nfn fn£fe n nt fesn 
hsk-hsh ntt fen 3_y uto nn fnst d i h4 usto to fn tossh n't in 
fens) n't ft, nun n't 5, ant n't n .fn ?n fen fen htoto nwts
t  t  fan nro nn n Hunt n [ ? fen ftiHlTOn 3®; nt fen hh1s ns) 
TOnn ns w fn r ?  n fen nn -an feufnaH s u) nt <snf n fen 3s<h1h 
unsT atft ns i h: nfnV nr fn fen t  ns afw  to?, fns afw  
fnf, fro t  ns nunT snt4 toito fef, fens aft Hntferan? fn &nt nnt 
to tjun nn i man fen t  fn fro s few few nt &n t  fn ate fus
fef i sfns wis nfe 3i fen 5 fnfen to hw nt nn&t .§ 
fens n§ ns i fewfew nt nHts nt stssT nw'f ns i n ntfeni snrnt d 
nifennn fe ufe ufe fenst RHts nnn fnstnfenrt i fen frmn ngnrs smfe 
rF§ ns »fn feH tot nM afer cftsW tTfetw ns i

nwnns fm« : n bpss ns nt ns fs* § wb nnst 3t § , 
rranrn ainsw feW : n opss felnfen n , to nrfs nn f  â T§ i 

n 3nf ferntron ns" nnts hst TOnn n 3f fnwsnnTcrtst̂ , fnf nws- 
nn nt i uuh t  fen nt nfe»p nt ? femnT »Tsn reV  r  nnts nfero 
^fero nt fH s fnnT fer»fT fn §nt tfets fes snfel ntro fans
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fa j oil t  i ft tlftfe s b T ft 3* Higfe? §
ofu<SHH?j f  § B | ' I ora^lt^g 3 * fecT $gp RofHcS ft fe§Tcj §rat 
ftftl WHHtftHS m \ l ft I H‘ c ftfa  T  fe  §Hft HVffo
Wftst ft, 3 * §H§ feof5 T ft^ 1 U#3P I fH ft, frtust

f a g  §  t?5T 31 ft B B S  ft 3*H<fagftH7> c5TS  feof U3t

3 3 ^  ftfa  ft i oTOglfg^ejs ft feu  feg  gV vre®  gTfes fan7 
ftfe>HT ftfft gftg 33UJ33t s  Here1 5 >H3 §H § ft S3 5fH Hof̂ T
ft, f n  ftt UBnjg^t ft ggre g u ^ f a s  fftft ft Motgifeg s f t f  sre nftai i 

in ftg fw B 7 iftfaftt fsg fttfti 5 fa fau l̂ iHte hbbto Bftgft § h gTfftH
333 ft fag H oftTH7 33? W  HorefT I feH 3* f3»PB7 UgtHiftT ftg ftt ft HSfftt 
5, ftftT ift irenjgel >H33Tfe3 offer gfa  § h ft H'Sor ft ftg ftgT giftig ’ ft 
fa §3  333 ft fag g 7 g  f33HT3 S  Hft I ftf33 H^ft 33H3 ft §3  gV v res  

giftte fag fs>HT ft i fen Hi g g T g g ^  ftg oft ft Here* ft i

faugft mftsra : gg rrfftg fHrrasrftt ^g ft »m gg i
(I request the hon. Member to wind up now )

Hggrg aiggni ftfui : >r gtet tft ftt qgH mbs! gftt1 gggft fan ̂ hb 
gg gfaT ^  i §h hbhb § fg  fan fas ft*sfaT i

9E

*ft ggfaf'gg (fgfay; fa. gt.) • fa ft grffaT, g fagg  g fa  
grg 5ft grg'tgtgg ^ wgrg f i  ^  ^  ^ tt g?3T | fa— 

gg ggr grr ft gfaht 
ggg gfa gfst ft 
g t  i i  ^ f t  f t  ftg 
gfa ggft gigg ft i

g sffrt gf gig gff ^|gT i g gf# ftt ^  f  fag gg gfaegggg g 
ft gfgr i  ftt gf g ift f  fa #'g grg ?ftrr ggft ^ g i^ i g  ggggR gf 
gft fa gfg ĝ g g| f  i gig ^ ggfa ft wfx ^tt ggfa vt gT gifag 
fagt spt fggg ^t gftfag f̂tgr gt g f gg ft ĝRT ^  gt̂ t ifaT i g f 

^  ggggrr f  gT grrg ft ft fag fg ft gg ftft-grgigt gftt gt gg ggg 
^giftg gt gfat gt fa 12 gig gg* gt ggm  ggigrr gggg ^"rgr g i TfT 
ftgr gg git ggfagg ft f^gr far griTft 1 ftfag gg 1947 ft gig gfi gg
mushroom growth o f agrarian laws gig fag ftt Security o f  
Land Tenurers Act grr gig fan ̂ nrr g f ggifttgg f  1 They go for
the security of tenures, gig ft gtfgg ggif t  30 ?ft»igg gg f̂ ftt 1 ftfag 
fag ft gig 30 rftĝ g ̂ g*f ftt ggtgftgf gg^'i vff=b fttggogogg> gfatg ft g+gi 
|,ggfftfafttTggg?gT|gfag^nggtg€tgig^l^ V&
?R*5f ^  ftft gftgf fag ft gig ^  v&mjt f t ^fttg| > f ^ ^ g f a  
ftgt t  gt fagt ftfa gftfaR ftt n̂far gr tfa gt trgrf ft g:T ggfa ftfag
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Motion under R ule 84 (15)73

£ |fT { ' I 5R<T> ft RffRJ RTfft | fa> 3 0 S^R# «fft 5R R
ft?4T Rif 4 tr |*Rt ^ fft  |  f4  ffR 4  RTST RR 4T RtR RRT RRFT |  
f?f fRRR f4 RI RF* I Rrf4 ?RH 4  f̂t RT̂  |rr f^'RftR f  RR 4 t ft|fRRt4 R 

f  spt̂  4  fft; f«Rf 4 t rrrr foRT rt 1 1 5 ft R?r RRtR f f  t  F ragm entation  
o f  hold ings is tantam ount to  d istribution  o f  poverty.
Rf fg- 7̂r RRT RRTR fif f4 fTRT RR44r 4 SRR R^ 4^T RRR <R
sfŶrf̂ r̂ rTT rtr ri rrt spirt |  i 4 ^ ri ft ^ r f f  4t rrrrt ^  
’Tqri I rTt rs r4 rrr fRi Rifff i fRRt fRTR srr>r  4 rtrt Pprt «n
f% i 9 6 0  RR sfi¥ fTRJTRR RR̂ fCR f k  TT RRt RR ft 5|FTft 4 foR RR
RTR 4  R if  f t  ^  TR |  | 4  ^4T fRSRtST fRT i  I 4 4  ftr^T RRR?T 4  f R  

s r r r  r?r t r  |  f f ^ s r  4 t  fR 4  ^ R ifH T fR  f4°R R  t r r  t  i 1 868  4  r r  

q ^ sn  4 r ?r  fftR S R  § rt  f t  r r  4  R f ^ r f t  r r  % 4 t  4 t  r t r  R fR  

r r r r r  r r r r k  4  R k  %$ rr r  4 t  R isR T k  t  ^  ^

t f s  fRR R ft % rt r ir t  4 k  R f r t r r  r r r r  f  i f tR R t 4 k  <t»<HifHifR 

T R ^ R  4  ?RRI * 4  RT f 4  3ft f t  f t  RTR R fR  W ft  ^  f ^ f t  * *  W  *

#f4 R 5ft f t  RTR RTR RT RT ftft?  R ftR RR 5TRR 5TSR RR Rf RRTRtRiTf R
4 4 nsf r t  fo? rr f%f 4 t rrrr f̂ RT rtrt 1 1  4  mrffT g g f4 4 f  
ftffsr^  fffPT f^t ^f r  f w t  w  5R> 4 5  decentralisation
o f  w ealth f f t  4 fr i That should  begin  w ith  land, 
build ing , industry and then other th ings. 4  3R
r^r f  f% f f r  srraf f i r f  4 ^ s r  ^  f t  f f  % f f t
f U T e S R  ^  ft ft srnrift I 4t TTSrfaR5r ^  ^ t4 RTfff I

R ff f f lf f t  f t  5fSRR 4  SR q"T s r^ f t  T| ft 5ft 4^T3TR 
ffT f4  ? 4  SPTH5rT f  f f  TiR rr̂ Tf 5T̂  ?PR ft^ t 4  ft ST ^'fl'T |  5TV ŜT 
^rsr 4 30 t?frf 4t ftfsFT ^z\  ft str; f tT  sft f^rRT 25 srrsr 4 *tstsrst 
5ttr  m  Tfr ft  fsr 4t fsiRsr z  f ^ T  stttt i srf^iu 1

'tPrw fsrf5fr sir  5urf (*rfk) : 4^ sr4 5 ? ft 4 ^t | f^R ts «r^t 
f 4 tsr 4 ' ^|5T f «5 SR>fT f  ff^T H’TW ftfl I  I f^ft STTfl̂ T,
fsTR 4  r r"s ffojsr ftr 4 f  srrfsr 4 t jttssr tr^ ^rft grsr
^rfeiRR 5 T ^4 t |  ?itT frft4 ?r̂  f? 5ft sir ^  I  4̂ ff4  f f a s iw r  wfT 
f t4 feR  r t̂ctt TfT |  1 Security o f  L and Tenures A ct 4

% ^  %* 4?r  4  srrf so ft  ^  1 1 wrr rstt̂ tt w r i  ft?
I ffT f J4 4 t tT̂ cT, 1 8 8 7  *ffT cfsiR 4 4  4 f R  5R 4  TTST fT 4  3R 4

|  m  5Rf 4 tf *r4 *4 fc Rif r i fRr I  sitst

f  fr  4 sif 4  SRft4  RT Rift f  I fsr4 t RR? R| |  f̂ P f4 4 pRR fff^RRR 
srrt RTfr 1 1 ftR RTq- f 4  Rft rrr spttrt I  ft? 4 rtr rtr 4 t ^  

 ̂ r r r  4  f t  RR^rf Rfrrf | f  f  1 Rft |T ift 4 t r r  I  4 rtr 4 t ^



piRff WT5T qqf]
f t  q q q q f t  I ,  f j  %\i i ,  f t  f t q  fp ,f^?T  |

w i t h o u t  a n y  s o r t  o f  d i s t i n c t i o n  154 tt̂ q t^ ro  tt̂ o q^ t f §  f  

q f o q  <tqrq f  q q q q r fq  f q f  q  q^rr q q  f 'q  f f r o r q q  j r r  |  

f  q k  q r f t  f q r q  q  q q ^ q r  f  i f  qyq  f f t  f t  q q q f t^  q rq  f t  q q q  

T ^ r t  q r f q r  f  fq  q r f q r f q  q q jq  q  t o r  f t f  o n  g r o u n d  o f  n o n - p a y m e n t  

° f  r e n t  q q ^ f t-q R q re q  f  f q r  |  q r |  irq  q q q  q r  f t  TOnq q  feqT f t  f t  

q ? t totr f t o  f t  cTRi f  q f f q  q q r  q rq r f  fq  h e  i s  l i a b l e  t o  

b e  e j e c te d ,  t o r  R q r r q  qq<qft f  qTq qqiqT tort f  f t  f  e v e n  

t h e n  h e  c a n n o t  r e t a i n  t h e  l a n d  q f tfq  q R q  f t  f  i f  fq q  

T O fq rfq  q « j  f  q i  f tq r  f  f q  t o r  f q f t  q q k  r  ^  r  t ^ - f t  

qT qrqr q q  f rq r  qTq; f k  t o r  qqp.T 6 q f r f  f  t o r  2 t o  ? m q  

q q  f q r  |  t h e n  h e  is  n o t  d i s p o s s e s s e d .  1 d o  n o t  k n o w  w h y  

t h i s  d i s t i n c t i o n  ? f e e t  q f tq q  qrfqqr, tort fqqq  f  q iq q  

f  f t  t o r  tot f t  fq  t o r ^ 'totr fq q iq q R  q  fq rq iq  o n  g r o u n d s  o f  

n o n - p a y m e n t  o f  r e n t  qq<qft f t  qqqnqq |  f t  t o r  fq q F R R  

q q  f k r q  f  fqqrcT tott q q  fqT f  f t  qq  t R r f t  f t  qq roqq  sq q q q q ro r  

f t  q r f t  |  i q q  q q q t fq q m R T  f  f f f  f t  q ^  q m  f  f 'R  TOHqrfq q ^  

f  f t  q q r f t  f t  qq  q f iw q q  f  f t  q r r  q q q  f  f f  qq t f  ^ q  q q i f r  f t  qq  

q q f f q q  q f t  q rq  1 q q t qqT f t  q^T f  ? * n fq q  trq iq  q  fq rqrq  6 q q q  

q r  qtqT ^qgT q q  tortt f  1 tot q r q f  f  f q  q q r a  q q  q iq iq  f  qTfqq f t  

q m f  q f t  q q  q q q r  1 fq q  q q  q q m  t o  f t  T ftq  q tq q r f  f t  

q% q f tq  f q  % qsqrq  q r  fqqr q rq r f  fV r qq  q f tq  =qq q r f  q s  q iq i  |  

qq ffq  q q q  q q  q f tq  q  fq q  fq q  q^: f t  q r f f q  q q q r  f  fq  f  6 q q s r  q r  

q iq r q q  f q r  1 q f  q m rq  f  w \r  frqqr q ?  q rq  f t  qiqT f t  f t  q rq r f  f tT  

f f q q q  q q  qqT f  fq  qqr q q  q t ' r f  q rq  q f tq  q f t  f  q q  f r o  f '  f % q f t  

q q  q q q r  1 q iq r q tq  q q  qqqr f tq r  f  f t q  q f f t  q f tq  f q  q 7̂  f t f t  f  

f t q  qqT^ f  f q q r q  3 q r q  f t  q q q  qT 6 q q q  f t  f q f t  f t  q rq t f  1 

f t  q q  q iq  f  f  q q  fq q r ro  q r q q  qqqtqr q ^ f t  qt^qT f  fq  %q  qT^q q  

qq  q q f tq  q q  f t  f q  q q  TOnq f t  f t q  q q q  q T ffq  q trq  q tq  q i i  f  

q?qq q q q  fq tr ^  f q q j q  qrqr q  q q  f t  q f  q q q r  qTf fq  q i f q q  

q  q q f t  f  TO iq qgqr q q  fqqT f  f t q  q q  q  q q q  q q iq  q f t  f t  fqq i f t q  

f t q  q f tq  f  q?qq f  fqT f  f t  q f  qq^qq q f t  f t  ^ q r  f 1 

T h i s  i s  s o m e t h i n g  w h ic h  d e s e r v e s  t h o u g h t f u l  c o n s i d e r a 
t i o n  i f  t h i s  G o v e r n m e n t  is  r e a l l y  e a r n e s t  t o  h e l p  t h e  p o o r  
t e n a n t s  ; o t h e r w i s e  t h e r e  is  n o  s o l u t i o n  o f  it*  ^  

f t  q ^ q q  f  fqqr q r  q r q q  f  f q  f  f t  ? f t  q q f  qq f ^ ^ r q  I   ̂ ^  

f fq rtq  f  q q q q rq r  q r ^ r t  f  f f  ^  q t q f t  f t  f f q  q  f s r f  q q ^ t  30 x zx z
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M otion under R ule 84

5 ?  **** |  ?fk 30 trf^r # -rfê r̂ rr r  ^
«t  |  tV t ? €t  <ffRT tt * cttRrp *tff T T f  ?ffer ^  ^

^ 3 r r  #  T<sT TTR T I  pTTT TT  *RTR |?fr «rf 60 rrp? ^

t  ' <fr ^  ^?> ttf! I  ?ftT ^  ^  |  (
Pet tttt fr Security o f Land Tenure Act # rt  ^
*r$ f  * tr  i t  *r*far # f t t # ^  ^ T f ^ R  tt «t t r  *rtr t t r * ff f ^ r  ,

19 53 %ftx 195 5 ^  ^  m f  «ff %  ^ tt * *  fer#  * r  ^ T  I

srk 1958 #  T f  f«rr fe  T f  *<T# fi^r ^  ftR TT  * t  |  ,

but one after the other t R ^ sr r %tt £ ̂  ft  ̂  fTOr ̂ r
f*rr ^  w t  f r  ^  ^  fitft *  fortf ^  ^

£  1 ^  ^  i  ^  ^  ^  ?t  T ^ r r i  ff r r  f t  ^  ^ T
TlfTt I  'ft m  TR ff 1947  f  3TR- fRcT̂ fV trfafft̂ sp:̂  Rffiff ^ ff |‘ 
* * &  fRTTT ftWTt T R  I # TT  TR# % 3 0/40 TTTT ^

^  tf^ T  'tt tttt  *m  RTT ttr  f  i Security of Land Tenure 
Act ft T-ET 18# T¥ ^  ff ^  f^R TTRT t  %  1PR ^  ^  ^  f T
SPIRIT 6 TTTR- #  T T R  TTRT ^ r  TfT |  TT T ^  TTT #f?R f lR T  

^ T T  |  I m  V X  * V t  f t » R  TT fT T T T T  #  5RT1 TTTT | , f T ^ r

# T>fT fTETTT 'FT TFT fTRT |  T̂T #  sf r̂T ^fbR f^5T#t ^ f  |  | ^  ijR
t  t t  #  m T fqr$=r etft #  pff | f  |  ttetr ^  t%ttt) Tft | f
I  #t T f t  sfhrr fTTr^rfr T^f i ^ % ^ - r  e r  ^  T M r r J it  ^ f t  

^■rft t  ?TtT T T T lfr  ^ T  «Fr^*ft ?TTR ^  f  ^  ^  f f r  >  ^  

^ t # o i # % t  ?TTT?rfFr 'f'Ti =f  #  f^ra- ?TTf ^ t ?t t  »ttttpt f%r̂  #r

# ^ trt | fT'ry jjsrrTi ninty times of the land revenue o f Rs 200
whichever is less ?^t tr ttctr ^  ^  | , .̂T ^ ^
Tl^Tffr TIT TTR T  TR TTT T# TftR  # V T  %  % #  T̂RTRT Tf^TT |  I T f t  

#t Tff #?rr T f r  ^  T T  ? Tiff TTtRf ttt t r i t t  t# h t # ) -TT s?>?r |?rr |  ? 

TRlfTiff TT TT Tf ?TT | (## f) %  ?TT2Tfr TT % TT<5R pTRRfTTt 
TTTT T T  f  . #fT MdTTTf T# TR  TFF TIFT T  TTTT TTTT^ TT TTTTTT fFT^T 

5TRT |  TTT  TTTTT TTTTTT T ff  T^cTT I ( t ^T) W  irp ?rT TfT #5 T R T  

t  1 ^  IT ^ T T  5TTTTT fri? iff TT 'iTT^ T T T f ^ T T # ^  TT  T T E  R TTTT  ^ T f.FT

f  1 ^  I  ^  T f  TFT T R  | %  f iR  Tffrff ^  TTFTTTTTTT

^  ^  P ' r^r ^  ^ T f f  Trf Tiff Tfr TTTT #fT TT  #TT TT lf i g ^ T T  f l  T ?  

TTrif T T T  ^  fFR Fff# T  TTTTT ^  # f f f  ^TT^TT f^T DT £  I TFT 

T#f^ T T  TTiff TlT̂  TTTTr T fT  T#  |  f ^ f  T  ? T  m m  T T R iR V lT  TT> T W  

TTT# ^  fmf STR TTiff T?f 5)T|ffTTt Cf «ff, g# cff TTTTf)' TTrT t ’T  TIT 

^TTTfT pTTT T t  TTl ^T T?T |  I T#  ^fifr '̂r T m r  TTT TS T T T T T  1ST TTfff 

T# f^Fff # Tf̂ TTf % TTT'T TfT TffT f t  fTT T1TT TrF? #fT T̂ FT TT
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C'tf̂ cr f a t s t  urn?]

M W )  u u? =pt fcr €r usrr 4R f  *nr 5* * * * 5  fe  u rr^  
f̂ TW UTS I I if- »nf 4RUT g fr *PR *TT SURSfet & USfef €t ^  

sr^u f  ?fr ^  ’tt?) usfes €fe uu usfef ^ T ? i
HURU HJT§S fau[ (ufe Ug) ; felt?) HU)Ug ufosT, »ffl uVa 
fSU faUU) UH)s HUR €) Ut®)h) U® Uu) 5 fR  t  S*® S* ®fe ®TUg

1.00 p.m

UHUS>Ht 7? 3343H u) UH US I feH Ut U’US feu dfe HSUR UU 6 HU)t 
U gr»fU feu 3UUM UU feu) U I feH t  st® HTTfUW £ S3RTS
UUU®t 5_ fagt crrfs ITH UH U§ US f s j  Ut feHUSlHSUHS HU) SUT St®
suT uu) i

f3Uu) HU)UU HTfugT, fen US HT3 HTUHS U'SS SS" ffifuf4 USfeu UT 
HH®t S# H®fe feH S® HH®T3f feu 9 for H»fg*r U UUT § fa^ HU UPU3 
Ufe1 UTHcTUT 5 I fHH U® HTS feUS U t *^ 3  §3^) gT ^  § fa Wls 
HHU) oTSST u) feHUsttfe HS §3") US »fe HU) €31 Sr® US I feH S® HHtS HUa) 
HT3T UTSS UU H33t $ 5jT§s St®4 U 5 UU1T U I HT3 R # feu 3>-f|s u) H®u)>*3 u) 
UU HUUU U UU U3) UUfW 333* feu »ra 3U ®fe Hlf®°ui UT UTSS UTH u) UU)4 
Ufe»fT 1 feH f®UrU ST® RTS) HUS UU® WT U, UUfeU U^S fUUs'twfe 
SU? U fuuT 1 HUU®H UH)s f3U®»fU US t!T H U‘h)UU S §H § WfUR̂ r 5 >HH®
U fUUT U I MUfa 3T® feu 9 fu fuu€f UHls HUU®H feu®MU U rlfet U 
tn  S S') HUBTU HUrfeMT S »f®TU su)i UU HUU) I fu ftu  feH € 1®U
fsu UH) U US'S u) HUUT tstfSHS € 3U®t® Ufe fe?U HUU®H UKts 
UU®TfeU suT U HUS) feH ®ul fesj |®u fsu Haul®)
feT ufetu fe) u tu)u ) u i feu i®u guu fuuu us, >>ff fesj st® usfen
§ UH) STfeUT sut" fH® HUUT u | UŜ UH § STfeUT 3T u) fe® PUUT 5 >H3lU
®fe §suu u®^ huu®h ®fe ut uauT® f w  ufe i § h €  gT»fuuh)s  u^ uh 
fsu §ut fuu) HTS I fet fUUT Ut®T § fa §u HUU®H Uh)s  UUfeST >H§ #U fuHrsr 
fsu sfe fua) frsui) ®fus utss fsu fesj s  u s  ®h) uu) u‘s )u s

suT U I feu UH)s 1®U u HHTfuU JHfsufe® USfeH S u)fU3) rlT RoU) 0 I 
WUIU HUU»U uufust UT i s  fUHTST S feu UH)s €®t UtUU) U 3T 1®U S 

f®gU®TU)iJ U3 I S3 fUHlfeTU HUUSH UH)s f3U®>HU Su)4 U®
fu€ §H s ufu®i u) uuu uuu uu fuu us, fes4 fu
UTH UIU ufe) ftfe UT feofU UTH ufHHS fsU S) MTfeMT 5 I §Sf
HT®Uf Ul SHIS >HU 3U S) HUUSH f3U®*HU SU)4 UU) | HU® fsu feH 3Uj 
U>HTUH)HHt®t US fesj fUHTUTUT S HUU®H §U)>HTU »fH 3U feolS^U SUT US 

f u t ^ t  tsj, UH)ST UT UHUT s') SU? fU3T I UT feuuf® U|UU fU F.cU'U s  

S3 S3 fUH)UTuf u) HUU®H UH)s f t  USUT UU f®MT U I feH HUUTU S UTUfeT 
t  fU feU HTU) HUU®H UH)S HUrfUMT f  ® t  t  US I UUT STU) SfeMf 
faiMT t  fU Ht®  t  U3STU) »ft  U.®HS3 S3 fUHtufeT fn®1 UU) UU)3 I



feu craau’at feHtu’u7 § auusa ants uT uau7 sut1, fee usfa feu 
HtfTfUMT § S3T UUU US I USta Hlifuw S UUt 3B7 3% 333) § fei* 
fc? HUTfaw § ?5  ?H 5? ^ ?  5? 1 107/l51 feu HUTfgvtfT 
t  5H 5H fl' W  gTgf ^3 feHtfeig UT ScIU US tffe US I 
feR t  STS H UlUMt S H7Ht XL UlRfe U Ut 5 I fea HU* feu ofiSS t >HHS 
SU? U fUUT U I feR SU7 UWR S SUSRUU feu UH feu
aafsua fsw fs ut aasas ifa uts7 § Mare uh fee 
a afsuh fs ^ fs 7 ft s7 Muaat s ut wire7 saatM7 ausu7 u7utu7 u s7fe 
HurfuM1 u Uof aYuas u pus 1 fea us auure § ist uuh f s if  ;s uretu
US I

felfet Hutuu : HSU’S 3TUUUS fifel 1
(fUH us gus are »rsaus Hfeu mrjs u»pfuuH »fu >h w  aa uus sut 
y# u ait urfa fuu au s aa Ht)

Deputy Speaker : Order please. I have already called upon 
Sardar Gurcharan Singh ________

w a l k  o u t

oPh§3 uafta Mui aar : M’s § u^afus »au »ausu, huh, i feH a7# 
H7St HUS dwfFPS UT§Hfeufy>HTS uauus sut cfetH sut1 fes7 a7 fauT 
9 1 mhY uu1# uuutu f t  aa vjpiu uuu ut u1̂  Mife ust u7, (At this
stage Sarvshri Jangir Singh Joga, Shamsher Singh Josh, 
Gurbaksh Singh Dhaliwal and Bhan Singh Bhaura staged 
a walk out.)

MOTION UNDER RULE 84 (RESUMPTION OF DISCUSSION)
( con clu ded .)

aaure lauus fauj (Haa) : feuut auteu aYug7, feH fas s  ufus 
MHfe ofts7 a7 u fw  9, fua f  R7U S7fUU U U7 t  fe feu 0PSS fuu U’HTH’U 
sut1 u fe»f7, fua spss ufet1 araty f w  s^s u y7 afei a7 fSUT § ^  fug t̂ 
aauru fua arsst ut fafrure u i vrsut1 auaput ureMasut1 afuu7 u’uu’ 
fetfe fua aaare s us »ra us7 am ut ufeM7 h i 15 us, 1953 s apfs 
yfeM7 at fe fea u s 30 aa'sus tus ants t  fswu7 u fu amisa su’d 
fust a7taft 1 fa  us u ^ a fuu aret ufua uutat 1 sfes utmu fuu feu 
mss as faiM7 al 1 fa  3 ' ur»ru ua u i feat urn aaum uauTu fa"uf ua" 
S fHS >H§ f  aut HUU S’H f  S’, t  UhIs UUU sut fua »f o,U fuu »HfeH;a 
yur sut , fea u sTs  feHtfeut § ufĝ T 5 >Ai3 f  a uhIs u 
aalus u’fs’H1 § >nu s tk  s’s  ut Huifew s ut sbh's  ufe»-;i u 1 Ha 
u s aansa unts at h  ̂ UHts fu  ut u fust at 1 uu h" auapu u w s  
sol uTfa fuu uusT utuut tt i feus uuuu utuHfsauu s featfem s 
urfeuT utefety71 1 ufus7 feu opss uuTfe»fT at fe aausa uats uut su?

Motion under Rule 84 (15)77



[gggng gjgggg ftfui]
ngfa g w  fegfg fag mggfrg f w t  fgj fgfa^fa § gfag tg^ fa 

feggra ft fftfa arfa i fun § gyg gg grata fgĝ gr § yug is h  ffaf3§ 
i fag fgfawy >nnM gfa ?t o  gfag ffajy fgg gg git gg mg fgf 

Hgu^g gfag gg gg? ffafa i

ftsfa  ggfa g* fa g i  g §  fgfagTgj t o " fgg ny«T fa Hguwn 

Hfag gggrg £  75# ftft i f g j  ?> hu u sh  gylm* gfsm T ft! gftf i fa g #  fa 

g#g sfa ft fg sft s t  fgfagrfa ^  ^ hhh©^tS faffagr
ft" gp, gig fa ufag §g y  f a w  fa i fgf" ? feH tffafa fegt g T ngHT 

fa fgg ft fa argtg g faefa f  3 fa fgg/ grgg* fa g g #  f t i fggf fa fggr vTH 

ftgl yg jy gftf i fe n #  nfagg n f a #  £r faggyg g T gfgg g w  fa i 

ggg g f  gg gfagi §  h w  f t  t g  ftg gg i fgt g if h §  feg nfag 

Hgfag ggggg faw yg^g f g - 2700 ygg gfag ft 1 h §  g n y fa fa fgg huht 

gfag fa fgg ggsng g fH  fa #  uth h  oft# ft?

fay# aufag : faggfagt ggft fag gT gTH gT s f, fag sfa ggY 1
(The hon. Member should not refer anybody’s name here. 
This is not desirable )

ggsro grgygg fauj ; faggl giftorg grfgĝ  g- ggin gt gTHH5 ?5#  
faffar fgg fag gglggft 1 fag ufa gt gjfag gtfa faggr g ^  #31 
gfaT ft mg hh ufa 2,700 ggfagg ggg gfag fgg mwft ft gh faggfgg 
ffaftl gryl & 1 faggT fa gfa" gfag fagm* tfa ft ipfa g gg t  g if t  
fa# uafafemT gfaT 3  1 nfa gggfa gfgy gn#tl fg  fa mtgggfagfafa 
f t  fa# HgigT ft 1 gfa fafa gg gTgl g# g i gg ggftfg 2,700 ftgs 
gfag g fa# gwfagfa7faWft'i fagT fag gW  5 fa §3 tc  gggfa ifaHft 1 
H" y.ggT gt fa gl 2,700 tgg gl fa “fa75 fafaV g.BH ft Hggi ft ? 
H‘ gnggi gt fa I s  ggftfa gfag fg  fag gf i  tgg ft fgt fg  gT h w  
fg  faura grfa_ fg t  grg gft gfa 3T3 gg tfagg? ggft gg i

Deputy Speaker : Kindly wind up now.
Hggrg araggg ftw : gg fggg #  fgf- |
Deputy Speaker : Wiad up early.
gggro ai_gggg ffaur : ggg mgr fa_ g ^ f t l  gsfaygH gggr gt j 

fat fg  ufagf" hst ftw yfag>HT gfaT § fa ^  30 ggfagg ftgg fa glfeg 
ggffafa ft 1 Tjfa H5  fgg W 5 7 I ^  fag fgfagfa g gfgg-g gusnfa ggglft, 
fggglgTgrgTft fgfagT gigr 1 ggg H ^ g g ig t fa fgg gigT fgg gg_g ggr 
ggtg ft fgffa 3 H1 fag fat gg gfa'g’g fa gfag gfth gfa 1 fauftl 
gftfag grfggT, t i fa g0  gfagg5  t^g g| nlfeg ft fa ggftsTg

(15)78 Punjab Vidhan Sabha [1st October, 1964



Motion under R ule 84

a* fot feu 31 hhs MsfeRSTfeR qfsu 3 ®fns 3u 31 hr feu rtss u®TfeMT 
3 ht uur h® Rfer 3 fn §h 31 fsuuuuT sT® t o  ru!3 i Kara 
M5RH STS Rfa®T U'RT 3 fe feH RT 3OT3T 31 33 fRHlRraT §3 Uf®MT 3, 
feHj a s ' 10 rP 15 tP 20 3RU RHIS RTU h! 3u ht ® ®31 ai31 3 Era feus 
u t st® Is  33 us ts j  t  feu hurt® s  3feMT us? suf i

( Mr. Speaker in the Chair )

fen 3~ R̂MR H " MBlUlofBud HfSHUU HTfUH S feof 3 HU HU UR RUHT 
RT I fnt" r- R3 US RfHMT 3, H1 FHUR1 Ui fe 30 HU'HUH URH 31 fe® 
h hr MsfeRsrfHR qfsu 3 i ira MH®lMHfeu3fR nra rh feu ferret uu 3 
fe® 3' S 3 PR MS URH Hof 3 HT0cp 31 H1®1® 31 fUMTHT 3 I ftlH RT qfSU 
ura uiuu srrt R13 in s  31 ura ms fe® u®uu®T u'31 3 mu fun uT 3 
3R3 RnjfsU 3fH UT 31fe® U® 3' feST lUraT S #  I H Rfe® RT HH®R feu 
3 f® uvfls H1 fear rht Curt uhmt mu sara13 utsu ®31 feHHH1® feu f®MT3®T 
u"rt § >ife arat 31 rhIs feu r mstr fUHtura^uur u13§h feu hhr® 
up® §h aratu 3 mri® uu^ra w  ul a^rar 33t 3 i ms hr® s utb® 31 
HHfHMT Hi §3 31 §U 31 UUl I feH s31 fRHSl 3u HR feu UU1® U® 
untera 3 3® us mu #u f  ®i 31 huu st® uh feudal hurt 3 uurara 
RU®1 HHR® 3 I feH ®31 HU H" ufu®i feH Ufa RB 31 fWS 3® 31 ®H 
3 fe fofH Hfi feH UUT® U® S s3', HU MU HHH USRUUi S’SUluSH U1H' 
RT RofUT ^ Rife fofH UU HR feU SUT fRUT qfsu 31 feRSTfHR MfsU U®T 
h3 I

- mr rhIs 31 31 a1®1® 3 ? fun rhIs § US S HtU f®MT 3 fn  s 
31 oraaf ? 3u rhIs fearun sphh 3 uthh feMra su? u hh31 i UR’e! 
RT HHH fuu MTfaiMT 3 I fUHSl 3U HR §H RhIs S slu Sr RU f®MT Rt3 
§H feu EfTR 31 R5 HH SU? RU HR31 I HURfel HU § ufe' URUra 
fetsl u3l uel feuT funl rt# uu fu  feaiuu fe®R® ai®s u®§, uara’H 
u3afl i (uful) feH ®31 h' h ura tfeian fR fuV feu HURra uu ruu qfeu 
RTfeH RU I ®R 3"31 g®U ST uu® I aiUHfe 3 UURUU URTfeU1 §sj UHf 
feu usfe RT® I HTfeMi S RUTRU RUraU UTfeH fH® I feH ST® HH S 
Rs31stM3i utafl i 3u ufe' fen rt 3  3rh rt qfe^ 33 rt ur3rs 
rt f  h s  nral rhIs feui mstr ul urt eras rt feMT® utarr, mu ms 
31§ur f?u ura1 utaiT i feu feRHfHR 31r 3 feH f t  R aiu sT 31ht 
faiMT Hi feH HfeHt feu 331 feHUpHfe suT u hr31 I

RTHUH Rails frfui RUFt (h®u31 Hra) ; FETIRU HTfuu, MR fRUST
Hit HtJH® RHlsl IRiU RT HH®T 3 feu UH1 MfUH HH®T 3 MU 331 UfUHfe
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[opHtsr tfefa film ppit]
it urfeH spY ufp pare! pp hu fu  *fus pp feu tt pp f%g gp) putp st 
UP HP I sfas MPPP STS UfPST Ufer g fg USfSPIufpps g] dlUPP S 
HSrUU ffiU 1952 fep 10 pt ppt SU* gg 58 itpgt pits p! f t  >HP 1964 

fep pt feu fetUPP t  HSrfeU , fpui) UsfSPI UfHPS § ffeit U 56 i)PBt 
pits 10 it Fret Hfe us lit t  i crreft mp su pits g* hp^  fg-sg^ 
fp HP* gifep a I H1# §P fep Utt 144 UtSS pits f  fpsfPS fep USTt  
Pit PS UP fp  pfepp t  H_SrfHU 60 Pt Fret Soft PS5 tUB'B1 ufe pits P I 
fePfPPS U^S UPfe git US fesj P’S  fppi PS p i fgpfeTg PS fsj S 
Pt Uprfe»{T f W  P I PS PS fPHtprpr f  ppp it  cFtlt uts) Pitt t  fflP pr 
BStpTfep Pfe»[T t  for pfe HSU fep w re  fet UP^rg gt PIPU fp PPP pit
t  fpu >hp i"  utt pi ufpst h1 i

Hutup Frfpp, utPB feu t  uTss fep puu fep p s  pp ps i feu
MPPP<gTfeS UUP W  MUP P MP pPPT MPPPpittS upip PT I fpH PUB 
UUP uVu fee PO-fS pfe»(T Fit pt HT| git Upt utt Ijt fu Upip feu fePU* 
upra ps pT#PfT sfus ftp feu pt§=p fep Pp vpf s p it fees) uup 
feu feu ppft PtP utit Pitt it fp  S PTB UPtU fep STPI SP? ulBT fPW I 
Hprfew S UUP PSfet MUP fee Utt ppt p U^U fpg PTP PS UP UB MP' 
PP STS ufPST U reT P fu PtfSPI ttfppit PP Hupppfet Pitt pt feu prs §H 
pTp ISP itspf Uprt Pit I fPPT SptpT fep fsgf5 >HT fg fppgt gnj pHtS 
Pt f  P pfet Pt pfet fest P PUT fep1 fsus Pitt I PT# UUP f?P 3 PH UP, 
1953 S §P PfT§S Ufe>HT >HP 16 PHUP , 1953 S Srpi= P fpPHT Pt I feSj

f^PS UTpt Hpt fpSt fep oft) 85 SU tqfU PHtS , fppit HpTfe>Ht PS Pt> 
fpvftprpt S feqp §UP UP St) Jit I HPTP UPUS P Pit >HP fPptpTpt S fp  
PHtS UFUS fePtprpt t  St UPpT Btt I fp  gT§?J | PUS St) PPPTP 
VJHTU fpW UPi S MS 3 PFftHf feSj UP i  prst fep fSMTptMt UP UPfe feH 
PIS t  fU H_prfeMt s Utt pPSHt fp%l>pt gigl^T g ggg pt
pfet oftst rFPt, SfUS fsj fep pt ppftprpt p PU Pt UU Utt it t  PP PS I 
§Sj HPFftpt Pfet’ §St S pfFW ptpr fepr t  fu fgp sfe §P PHtst S UPB 
UPB UP PU§ PS >HP fUP HPt §Sj §§ MTUST gggr ggT gg Pgp US I 
Pfe FTSpt fep fep HPt t  HprfeMt P UP.3  Ugfe PS PP PS I fpvftpp 
tUP PP pfetpfetpptt PS I MPHPPtfi3FftpTpt>Hp prgftegipigT HPPUpt 
PS I UP UP P’S UP UP PfeMT UP UTPPP fep PIS P fe US 
t  SPS HpTp t  PU fep PPST PPT § Pfe it. P). Pfeti

up fppr t i  ufpsit pTp m h . it. f .  ypip t  PU fep ^HHT Uppr tup
it. Fit. ptpfe UP fppr P I pp) pip fep fp  MpTSH fep . fPPST MP. it
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Motion under Rule 84

g). f . € h®t ggg* 3 ug s\. h1 gtwra t  fngT 3 i feH g) ggTg feu 3 
fg fa g) grailggra) >H3Ha f s T ufeMTfj i §h fg gaT ufeT 3>>igfg he* 
q® w rt-̂ t  ̂»fe fHH ggi ®T® HHTfgMf gt gT®3 ag 3 : aggg gnl gTggl 
& i fgj fug >HfgwgTg giggit ^  | §q Brains nra aislxi h fagra 
agfe gfe gg i gg hh®t g® ggl a few i fa®T gagr® feg Hgggrag 
gj-ffaais, feg Hglawft fgH gaj gT® a)®) g®fetaig) waafi H$PHggt 
§& ggfH g)3T few , feg ar® ggfe g®" ®gl gg) ggl i Hggra aiggra
— «  as ”  ”

feW g) £ feT®r g)®T fg fantarai gr® fggst gfert aT® gtal 3 i if" »rag gggT 
gi fg fg I® afe gg fg uuh feg faggT feg grag afew fg w®! 
ggrara & a^few i feg grargg nggrg ht grag gg? h) i »fgTP g)uHTgragT 
hh®t Hri  §e feg agr aiVlg hh®t afew gfew 3 i feg hh®t fg i 
gg g® ggf gHggT gg gg fg HpTfaw g ualw H3®gi ggl fa® ginlw 
>ng gH)g f t  fgj gt nwt»fg grfeH ggl a gig) i H3 afa) 3 fg iwh 
feg HfgT®) ggrag ?> feg grag f®WHT p) fgftg f  h t® fa feg fegfg®ra 
w fegT h) i

whF gfg't gi fg giaian g hw fgT fggrfEW 5 i nggra vgTu 
few ?> vVa £ wgg feg 8 gantH* fsw t  Hra) ph)3 praftgrai 
g % fgg) g i fea gg) wgaa® Hfeg >hh ag gg fggt g 30 
ni'sss ggg gi fug gn)g ®h) ue) u fgga) fg fgj waia" femig >nTg gg fgg) 
g 1 fgn g g ^ g ) Hg® feg fgn g ggggigEg iH)ggaT 5a) 5 >ng Hgifew 
®g)Hgu®H gw)gfeg ggl fgg) iggg’® f? fe®" feg Afeg) fusf gi fen1® § 
ngg1 gii f*r g gg) MtggaM® Hfegt g ih) graH agfe gt gg >ira fg 
giflg ggwg gg gg t  1 r  feH ggg ggTgg ht fq>HT® fn®r®T qt
fg fags) gvftg Hgifew |  fng) gfe) grain) h1, fg fgj § ggl fgg) 
aial 1 rralgg mfea gr®g feg t  fg 1952 feg faa 58 gfagt gwlg § Hrf®g 
10 g) Hg) ®g ng fa  g ® 1964 feg 56 gfeg) gw)g g HTf®g fg 10 gl Hgl ®g 
gg 1 fagg 2 g)irgl g>i)g fgj ^ ggf fegi fgg®) d 1 ggg uuh gT »lgg 
uVa feg ®rai gg fH3T gfe 3f feH gT HtTfew g g) grf̂ TgfgiT faf^fe

S  ss **

uuh gr >ngg fa^gr ggitfeg t  1 1  Mgg gggT gi fg feHggigg fagT 
gfe gi tfgnrg feg gl grar g ^ i  fe§% nrf®g »)g ygra ht agggg gg 
HH®Ta® g hwt 1 ggg wrf®g t  Hgrg gr hh®t fa®g® g® g gfe g i 
urth feggr ora Hsgr t  fagsT nra fggngra 3 HU®ral gfgr a*
irggr 3  1

Mr. Speaker: Sardar Darbara Singh,
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vreret fa? uferqs; ;FTTf>'7; urftsr %q *nre w t  re q>rq q? 
ferq fesjuur^q qff fere .....

«ft srerer • qqq ferren re?9 | ret rere* re qrefere srreqr | rerrre 
regret sf* ire qrefe ^ q  re f u i  rei q f#  r̂ mu sn£ re feri re?q iqq£q  
rere fere 1 1 srre rere rer srfe re^q f  q* qqtrere m\ crere % ureu qf* retre 
qre srrq reft f  % qrer feuu qq rerefres rerf uqre q q ? (1 have
to proceed according to the time at my disposal.
I  have already extended the sitting by half an hour to 
accommodate the maximum number of hon. Members. 
I f  I allow some other hon. Members to speak that will 
mean that Government will not have any time to reply the 
debate. I do not think that the hon. Members wish that 
the Government should not reply the debate at all.)

store* qfeuqrefaf *ferre: retqre qrfe«r, reu i f  | fre srrer qref, re rere u 
reut retf usut |  wk reret retf us re Tfr |  frefre fre 15 fqqq 
qre reruu ret f  reto fqqre qft re fre freq re rerireu reure freq 
stTtrjr i 3rt̂  fqrre rer q % frereft ret re «torq re' feri zim ut* feqr qre 
r̂aifre mi pre reuref qfr ire ire rere qre rê q fere w |  1 vs 

fererfesfaqreq re feuire siref* reura rerR qure reft ? 1 I  strongly 
protest against this attitude of the Chair.

store* 5rq* 9̂* : pf*q>T uiffi q^ qf uireqq % refqr qqqr | fre uu 
q worn u «fr ut ret re=src uire-requ mmm qu m 9 refffre u*f re?q qfr 
frer ureT re i ufreu ufa; refureqzfr tireqfr refeu uq re qiq qq sffe qqret 
^rerrefrerurei 1 vs qqf r̂rett fqreq =rer qf* qrere 1

uqu f̂aui : HUlUU HTUU UU 2TfeH uu?jt fefffu
tfel HRS U3 Z'Egr 75uf ureV I
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5PH33 HHHU ftfur UU : » r e £  U>JP{HS WZ  H3 I Hlfeu Hifug,
u  ton qreu ^  w  feH h'sr  fu m w l ueI u t3+  § u  sriu w  f u  
foiH 3 t fen q r o  Mnjsl iretus ireq bh ît i h^ t oftoffeH? sru u tô T3T 
6 h'W  feu u s b t u §?>j feu  fequ ofW^ ifqffe fffei uqn §  fen sfe  
fesreHH f  HHS §  fHUU 12 fife U?55 S5* fHS I >HU Ufel ofet 11W  
S  feu  feu  ufet U S^ BH* fsiF  f w  5  I u w fu  1 5  84 U5 feH HH5 §
BS “

HH3 fe^i f35f Ul 5UU feu l ®gt H* :

1. Ufe3 HUcS 5T5 UH
2. oTHÛ  ifeffe fifel UcHT
3. u1 2 3!  firm huiuu^



M otion u n d er  R ule  84 (15)83
3SR$ H3fg5T Rlufus lffe3 HUS 333fe3 cRH33tfeft3 fnui R3F|> M$ 

§h 3 w  oTW3 ĝ g firm HRI33 serein fHS5T 3r3l 3r yfl ufus 33 
HW 5 3f3tH f33T f3W M3 3^33 R3ifefHU|H3IT § 12 fife R?JS ifel fe# 
3T$ oTH33 STI fRM >13133 3 fSH HRS § RSS S3) sfelH ut 33? fS3T 
f3T»r fillip1 §R3 333 fifSST 3T3te’’ fit I tH Rt Rr3T 3131T 6 ^  3
RT§ fR33 12 fife fe§ 3IH 33 frtR3 Ri RH3RT uf foT Ri§ 3RS fH3FT3 33^ 
3feMT I

Ht<R RriHRrRHtft Hfe3> : 3TTT3 RTf|R RTR fT3H Tt 5HIHH HT3 
ZjfR RRRJfR 313 R I

Extension of Time
Mr. Speaker : The sitting is extended till 3.00 P.M.
sfl RRRRlf HR : RTR tT cRjqj ^ rq5 ?Tr| Tj ....................

sft HSRH : 333 R3T 45 HTR I RT3 R̂  | fT RRTl f3 RlRR TT 3t
R 5lfR t Hft RT3T I RH3 RTR Tf 43 RTR3 TT £3 RTRR R3 4tHR 
T fir  ̂HTfs f<TRT RUT R?_ 3t RTRRfTR 4T3 11 ?R fetT 4 rr T fs^R 
%• R3H133 T33T f  fT Rf RHR> fR33 RHT T3 RR  ̂ fRRT T  ̂ I (The
hon. Member may please resume his seat. It is not 
possible for me to permit each member o f the House to 
speak on every motion. Therefore I would request the 
group leaders to give me the names of the Members of 
their groups whom they may like to speak on any 
motion.) And now I will only be guided by the list of 
speakers given by the whips. I wiil not go beyond the lists 
given by the whips if the hon. Members would continue 
behaving this way. It is not possible to carry on the business 
of the House like this.

RRRT3> HR : RTR R CRTR3 RTT> RTR3, 33...............
Mr. Speaker : No please. I request the hon. Member 

to resume his seat.
Mt 4H4T3t HTH : 3TTT3 RTffR, RR RRfT Rft RTRt fir RRf 3TTR h3T

r-4rt3 RTT RTR3 RT Rff RH 3? I R3T CRTR5 RTT RTR3 R̂  | fr RTH 
fRRTTR HR 3ft | Rs 3353 T 313 R | r)3 q3n«r r RRRT33
ff3R3 C ^  RRR q-r T fRR f̂3H3 RTR̂ f RT R 3 fR3RRT3
RTR3~f Tt 3RTRT 3TfR fRRT HTRT RlffR I

: ?R oT31R R ?R fĤ TH % 3T̂ R R̂ f f?RT 3fiRT fT Tlf
RfR3 HRfRR | RT R3 3rTrT3 I, RT | RT Tlf R>3 | IR fT3R Tt
feRfTRtRRR R|T Rjff t ) 3T-ft i (Time is not allowed to i on.
Members on this consideration that a particular member 
is a landlord or a tenant or he is a Harijan or some body 
else. This type o f discrimination cannot be allowed here.)



^ft# # ?ft 3 3 #  jT¥cr?t fR3r?R 11 ^ tt#  3tFeff4>teR3>
?r f?  r̂rlsr #k * %  r r -rt ^  £ tfr

# wet *tr  ^Cr f j  ** 3 Teft Hfrr M fr sr r  #t faf^rr-
53-37# #35 ffW  faf Tift 37, 7 eft ftT# ST̂ Fft gfa <R 5FT 7FT# TT 3[f$
3 # ^ r r  i 1953 if Security ot Land Tenure Act 7 t r  7 33rt
37T 7T I 5#t eRf # SRRTfeT 7 #t ^  IjqT ^  | 7* spf
r̂treff 3 7i? êRRT 35RT |  f% 53 733 77R if ?TF33Tf7  75TR 37 #)? 

tf^ rft 7'^ 37 3T3t 3t 7^3f#7» #33 rt*t £ fRtf# 3f 77 |  i
^  TOT <frp I  fa  5 3  733  «Bff # 3>f B -m f 7  fo ffa ftfta  7 )7 3  C ^
?R47R 7f 3Tfeft |  fa 57 faTfaTTfa 3>"t fT; 3?T7 # TftfaTT 77 3R I sftT 
7 ff357 3»> 57 7T3 77 7377 fa7RT RT^T f fa 53 faFrfaTTt 3ft fT 3 F3 
7# Rtt%̂ r 3# 3R 7t I

^ 1  33> 5 7  3 T3  37  eTRFRT | ^ T  7 3Fff 3>ff J% F  37 3 5 T fe3 T 3 3T 
| 7  7 T3 3 T | fa fRRT 377fT, f%RT fTfatRJF; ?ffa IT^ #R f#3 T it FI T | 

53 f¥R 7315# 7  FT 35 f¥R 73TR it Ft # 3f> t(3r-R3F 7 T TTR-TTR 
^3>? 3T7 R W  3R3  7  37#fa ift^T #33  # 3f3  3f 3 5 T7  7 T FT3# £ !

f^R f-rfr 3Rf i x  ■JrifR ^  r m  #itr ^ #ftR n̂r str 
^  t^TR iTff '4 I m  ■FTT ?R r̂ifR ^ f^R ^qiF | TRAITS' 
FFt T̂o 5TTcRt R'J? ^R t | #fisR ^^i-!TR ^ f̂ R 5PR f?TW ^T
$t? ^  ^  TX T̂R ^ fFR #?TR ^  ft# I

'ffenft^ m ?( FFFT; *Tf 5TR # f ^  #qTT f  !
’!? HRt : ?Tf WR trFTeT | I FR# 3R ^tf WX frft 5fR ^t #̂ TR

T̂ft 1 FTTT̂ t f̂ TRT W?RfT ^ ^R #  <RT ^ff fTR | ^ R  R  #RT ^  1 
5fR f̂t #^R  f  eft ^TRjf'7 ^ t KV6K ^  4>Rt | I #ftR  SRf^PR T̂f | 

ffT ^ft % 3TRT ?Tft ^Tf# ?ftT 3ft 3#t3 3R# f I #f*FT ^RfT f̂ T̂T 
^ t IT^eT 3 f | ft? Wft Tf#  ft Tr#T3 ^3  | I 3-T 4PR Wf4Rt W ^fT | f*F 
^Tft ^ f t  Rt ^pfR f w  ^3^ft 3? 3t 3JIT #f33 JTpR ^T# W #  f  f ^ ^ T  

Rr# # tRTR 'Tff I  sfR jpff 3t ^ f  3RT ^Tf eft ^PFt #t ^T ^eft

F̂T ^  5TFTT3 T 3 feT sfTft 33T fe> ^̂®TT ^t t  3f  f#̂ >RT *T̂
T̂3T I 3f  3R 3ft |, f33Rr irt |  t ft FRT3T |  %  ^  HT 

3T %Fft 33fR  ^t 33f 3 3T 3^̂ eT ¥t 3 T̂f % ^  ^  qX ^  ^
f> I 1953 T̂ 3 T #33 |  33 3# ## 3T 33T T̂efT |  f4> W>tf f^T 3Tf %
fo<Rt 3T3t3 T̂T# 3TFT T3 FReTT |  I ^  ^ ^  ^
3TlTt3 | I 3 f  3TFT eftFT F3%# ^  t  ™  ^ T t  1 ^  ^  ^  ^
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Tf? tt irfl'-r iff qrq Rqqr ffqr fqq tt ^  q̂ r tsr
f?TT I qq̂  20 qSt rnpf 5ft qq q qq ^ff |  I qqqit
sftq q=Pf eft ?rr# qra RfR ft ffq I qptft qft ^ T̂ fr ^  ^  ^
IS f ,  q I  q f  qnft t  qq qqrf q;q q^qT I  i ^  -qfcqT
q qsr |  qq qfr ^  q̂ lf qsr qspqf i <?oj qq? q qf I ^  so qqr? qff qt 
qrq qtfqq |  qqq sft f'Pprt qif^fpr % qrq I ^  'TT*r 50 qq?
rq  q*rq | ‘ i iRr qrrq | — f> g w  |  (% q f q ^  ?T"^r q' ’̂T̂  ^

Sr 7^  q>T q?q fsj smffSrq | i p  ^  ^  ^  ^  ^

qrt%5T *P$r I q*R q? gtt qT? ST qk# iT#t ^  ^  ?? qqT qff
f%qr qr qiRrr i fqfq^R qrffq qf qr̂ q f  fr r̂t I  fx ^
q i qrqR q?q?:q l%f q m m  qsrqr |  qqRt Sr T̂ J  f̂ rar qqT i 
qfff qir-qrq ^q jffqr t *t»r  qqqqq qqq ?q ?>t qqqiq?
qTf qqqt qijRqf £ fqq it  iR  qqrqt f, qRft qftqr qt q ^cft
|  i qq? 5ft q^qq qf̂ rr fqsprqr qqr qq tt wst *ffq fetT ît 1 1 
fqq qqRt q§q fqqr fqnrr qrqr |  qf q? q ?k  f  qt qk q qiT 
ftr^gr rt qtr ^  f ^ ip ; i ^  ^ r  snwr %  ^  ^ qro f̂t 

q̂?f ^  ![ rt Sr m  qft f^r^r ^t̂tt 11 ^  ^  ft f^#T
m  fqr ftr m  qfr q'RT^rr t^fw  ^  % Tcrqr z m r  ^  ^  ^ ^ ’t f%RRT 
r̂r ^  qr?r tht ^qr? % qnr ^fqr i q-^r m  ^t TTf^rfftw q f w  ^ If 

?ft f^FTr ?rft 5jt f̂rtt i (f̂ sq-) TfT f^ ftwcfT qfk |  i
fiR r̂TT ^  I  5ft t? ?r  ̂ I ^  q-f qR T=Tcft | ^  *ff ^Tfw«F^T |
% f5nr cRf %• q R  jf |  % m  qrfrr^ m  *  Ptw5? tt 5ftrr
5Tfq rft JRTRT 6 ^ft^ ^  *mzT WZT XZ  iff m . % i7 ^

qft q ff ?FTfrr r̂rq=nT, q^ ^rt qrffew vH  |  ?fk g % ?ftt

qrqqtfrrtf^ #fw # 5R ^ q-̂  q-Rr # q-R eft f^r q’ft | i ffq’ r
m  Tf̂ Rf qrr |  5ft jnftq- q? ^ f^r#  q̂ r qqtfqe m  £ zwm  gq# 
q I fg- q-!̂ : q W% | fq> qf qjRTg; q f w  ^faqtq^ j q i q  P t ^ l  f  qR  

?%qr qt qrqqt q k  q^ ?fT̂ f qff qfqt q^tr ?r ^rqf qif|q | 

qqqq |' f5Rr qrt qqqf qfq trqrf qqtq 1 1 w i  qf ?qi qqq Sr 
qqtq ^r^q qr̂ q q, q q q  qq^ q i qt qqnff qft qq ^  rrfrqT % fq^qq 
5Rq qr fq  qq-qq q k q i q % qqrq qft qq qr q^ qqqq ^  ’jqifqq |  m v  
?q Sr ?qqR qft qq qqq i qjftfqr srqq fqqr ^ qiq q̂qi' rrq-f gjf.q 
|  qq qft qqq fq ms ^  ^  q^^rq fqqqrq q'r qf tr? qiq qq, ^q, i 

tft*t qf^ qt qrqkftqq q ^  qrq srf q ti % qfr fqr qq qtqt % 
qqfq qfqr- qr Tft |  qq“t ?r  ̂ % ^qff % qqqT qt qfqr qnr i q qq 
q>#qr fq qqrft qq q̂fqr?q?:q fqrtqtqf 1 1 fq q qqrfqqq qfr qqp 
qrqr |  qk qfqfqR fqq k  qrq; qrqr |  qrfqr qkq ^qqttqq q-ft  ̂ Sr qkt
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[q f cT«TT ftVW  q«rt]
srr qq i ^  qq#qr qrq fq ffq§nrTq q ijqt qfrrcqqre srntft 
srrl'ft fqfqqfrct «ift qT# qft ^  qt I f*TRT qt | qf

#q |, ?q qf #qtqrqTq fqtqrqt | i smr fq fq  4ft i ^rt *fx 

spTfcT qT# 4T^T | qq qt 4T*ft4r fqqT qq eft qf qqr qff q^q 

*rrq qf cTCU ftqT i qqt ?q qf qf qRWRr f  qt fq qq?rqf qrffq i 
^  ^q q  qgq % effq qfojr sfa q STgqf <R q t f  qr T l f ^ R

qRgqt TT #3 I ' I qg qq-fft f  ^ tfq  qf #faeq qfeq <R f  I
qvpr q-f qteT qrq ft RTtf Riff# fq f̂t <ft»T qgf f q R  qqR  4T q jR  

r$ a ,  ^4rfjt f  SR q f̂ T't fqf# fcqq Tgq qgf gtqj qTfg# I 
"Tftfr qft qfqqqq r̂*ft qfqt qq q g q ^q  gtqf i qrqR q^rnr fqg qt % 
gw  fqgqqrg# g fq qgfxx  r r t q ^ r r ft, #qf qTgfefqqi x  <r ft, 

qrttfsr* ft i gqgq f r s t t  qqtq w t  g %  teff ?q£fqq fq  %
ffr tfft' W  q  fwq qgq# ft q k  fqRPT q  i% t ggq feq ft eft 7?RR 
sq-RT ft ^PRft | I *J5TRT t^ R R  qgf qgT qqqt I JTR  qTqfqqRf fq^Tq q 
sppq qrrq qM  ft# # qqr# sffc q R tR R  qt q qg #5 qq STRTq % #£ 
ttt# ?fk ^4ftf4Rq 4>t # q i qqt fT^rq # *r tr t fqq % qrq qft qR 
qqrqT | qf *t eT*ft f R  q^TT qq Rq qft qPRf TTffq fq## I
fatr p- q fqrqr |  fc 80— 90 q̂ T qTfqqi qq?T q| qqtq qrr qrfqrqr qq
qqrqr 11 ?q # fqrq r r f r  # qrq# qqqfqr qft | q ti qqqt ft qu# qreft 
| fqr qt qtq q q it qq qjftq q i q§ I' qqqft qfeqqrq q ^qqr # fqq 

qnt, qq q  fq i qftf qtq qqr# qTfqt, #qt qtqtqq 11 qrftq qq fq m  
q^qr qrqqq | qft fq> f#  f :q qRqT | i f q q  qftq qT qrqqq | ?
I  ^  ^ j t  ? q# ft qTfr qT# qtq qsf ft? fqrft r r  

qgq |, # qqitqr f  qf qfq qR 11 qf #fTq q str  qq q?f fqr 

f?q^t | i fq  qqto ^  % qrq qft qq q  fqq f R ^ t  qft q^qqft 
^qt |, fq  qtf# i  ft? qt fin# soqftqqt qtqf qr qqtq vx  ffrffsrc | 
^  ^ t r t  fqrqT qR , qq qft q?t t o  fq  # ^ t q f  i

qqt fqTTt f«5 ^fqfqqqq qrqqqq i  I qt nq qTR  qrqqT | fq  q 
q^qft qqrq qqRT 11 qt qqrTT ^fqq qrqqr |  fq  qq qiqqr qqT# qr 
x% £  i *riq ft qT q?q q'tqr | qqqt qqf fqq^T qiffq qq'fq q? ^q 

q?ftqqqi qtqqqq q q u  | ,  qqq> ntq fqq qq qifq qqiqir r r t  f i  s q  i q f  
?q q^f qft qrqqsq C ^  vx  qqqrc qfr Tft | i frq) t f a  qt qi# 
f  fqqqft q q hr  qft fqqT | i fqfqRT fR iq  qTfq fq  qiqf qt qq i 
fqqq qt q q qft qt qqf fq qf ft ft3;q qt q n # ' fq fqqqt qqtq T?t 
l  f^qqt qqrff qt t  f  qqn ^ I #fqq q qfqT qrfqr i  fq qt tfqq
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tttr tsrt  >1471 ^  fro*5?! ornr 7 1  #  3071 3  3337  37T3 7  7 ^ tt 
3ifi 7r i

5301 713  f r-% 7 13 0 3 3 7  73 | t k  t ! 7 3  j 9 4 7 7i 3 3 17  tu tti 
t t t  | 1 f  35 stori ¥* 713  70 f -71 i% j ss7 7  19 53  3 7  on 7 1  TiroT? 
| 3 3  70 31 717  ifRT 3f(nr ?rV< foeiofTfer feTi 717; 3 ) fai 7 3  3 7 3  

ft oronRi vt  of f  1 31 ^3  7  ^ R f iw ^ r  #  313 | %  opr 377
f%3t 77 730 713 3to 5 77 ft 3t 77771 | %  3f 33 73PT 37 R ffe  
707 710 2 0, 2 0 373 7  77 3R  100 3'73 O' 7 sptf 30373 3ff Of 
73F7t I 71 f  3 30f 37 f%R33 3)3  737)7377 I  I *3 37 7377 3f 7fl #71 
7Tf?7 f# 30c33 3[fW  3>tf 13373 3R 3 TOT | I 7 33 31077 3Tfcll f  
f3T 77f §73337 53 310)3 % 71737 fKfr 31 37 77 FR3 7R?' f777 I 53 
f7q 5770 37# 17 37? #7 7317 33 OTOte 3?03t | 37 73301 gRH33707 7171 
373 3>"t *317 7 7371 =3Tff7 I 707  3R7 3T3 3# 73 |37T7 fl7! "71 f77 
f% 71 fa?3t 3777 <tf031 7TT #31 | oftO 37 t* foTl 3777 f35#30 f l  733 
| 77 7? 7 0 ?  3T7T 717 37 f7T%3T0t I  I sfto f7>0 13 # 313 37 370 7T3 
#t | f% 77 33107 33) 7317 70 337 |7T % 33 7fl 33777 37 3737 1 
333T #3t 7377  37 31330 3?T 717, 3770 773^ 7317 33 7^1 7  3#77 1
#to 7 ft 3733 33 f3373 377T I

f353 37T3 3f | f# 7(7 73£ 3T7 3 7  33 33T 731 373T 3 73 3^
3373T i  f7 7s? 7 ^  33F |7 f>7T 7lf|3 I

%7 33 3T3T 3? 7T7 | 3  37 313 37 77TT TT^TT | f% CRFfTR 3rF737 
37 19 6 0-6 1 37 7''T Ft TO | TOR 3?̂ T 37T | ^  ^  fOfiTFR 77T3 3 ft
| 3  f, 7T3fr 3 3  3 3f3 ¥3 f  F 7 ft 7f 37 1953 3 77 f3R 73 3R
3Tf77f 3 7313 717 | (733l) 3fa>7 f77 71 7 33331 f  33 3
77fl7 ft 3713 f  I T t7; 33 77 7373T 7>f! 7 73T7T | 1 3137 7  713

7T, 370 77f^3 7>T3 7  7T3 70, 7 3  07 713 7  7(3 70 sfVo 3771^73 713 
7 313 70 77731 3Flf 7 TS17T | I f3 f3 3101 313f 71 3731 T fT l 1
770 3 f 773 7ff 7103 7T 330 1*71 71731 3f 71? 31 | %  3 3731f33 713 

73T Of! | 3F717 f3 0  307) 3f 3f Rt 7^ fa ^  % 15 373t03
f f  ^ 3 t 13 7  77737 7 7̂1 7f3 ^101 f7l3T7 vft 15 37 7137 33T | 31
3f f713 30f 711 7371^73 773 | 1 30770 Tit ^ l  ?3 310t =07 Tit
7R f3^ 3 I f  3 7  3 3  f0733T0 ft 71 ftl3t ^tO 77 ^3 3 33 7f 1 I 37
31 13 713 3 | %  ROT tt̂  3%3T53^ 313 | 3t ^t 7107 3 13  fiftTPT 
3t R3t % 7̂171 ftTt TrfftT | t )t  ^ 3  3 3 3  3 77333 711 3 3 3 ) 373)3 ) 

f071f7 TlOTt Tfift I (3TF37T)
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etRrfSRTTR R«ft]
r r7 sr A f z t ^ t z  RifRR tr r t| sffc rt fa ttz  Rieft | eft srr

?7T foRf RTRTT RT R^RRT7 R=ff s^rtq RfoR Rq7 RTR f  RtfeR f  qj r w ir  r

rt^ r 3 Rtf f^ft r ir  rt rh? rt rrr"t fRRt ?r rr sprit 11 rpt f t ,  fttr7 
r iFtr, sre |>tt %  tr o 7̂ 7 [rrt f  f  sr |rt m  1 r?t r  i r  st^r if R?;r |r  rtr

R,rff feST RST | I RT#fTTR R Rt ?Rt RT*? % ft fRTTS RRRt %  STS’ 3f R 
| sffc RTS R f%TT «rq^ IM  | Rf cT7? R R W f Rt H r̂RST RRT |f sff I RR
f  r §t fR ^  str RfR w *$t 4 1 rft r> ^ tr rtr! r tt  ttr ^ q-?T
7RT Ttr  Rgvft eft RSTRt I RR R5Tf eft R| TtRT Rff RT RfeR RFTT RfRT 
RTR RT. RRT Rt Rf «ft I eft %$ R7? % Rf Rsf efWf R RTR RRTR R R?TR
ifffH r> r^ rr fTR % rrt f%sr 1 Rf7 fsi rtrt r r7?; % fRqr |
RsT VX HTTfRRRR R̂RTe-R f  fspff R RRR f v f t i  f t  | eft RRR fRRlR RT 
RTRRTft flRT ffrR  R§T *TT fR RtFP TT fRRT R RRTR R> srtrt I  RRR 
Ptr tr  rrstr 2 1 f  *trrt7 R iw ^ t Rf rt w r  | 1 *fk tr  ft7?; r  <rr- 
RTeR Rt RR RTR f t  RPFTeT 11

RR W\X R1R f t  F.R't ‘spr |  *t% Ĥ riTf f̂t T.tr ^  qff I  !
%*t f  f%q 5?r r t  7.wr w  1 1%’ ^ f  q7 f  m  f t  efr 
^  €FT-5r ^  ^t 5ft w  enftr ?rrf%  ̂ r̂ t t f  ?fR sjfr
'TRT w:x *rqf 1 7 ^  $  m  =t f  |n; f  1 %
^TITT *R5I7 T$ r«P wf?iv 55fiT W l^: f t  ?rfiqT Sfltjr I gq eft 3̂  =^ip
f  fqr fw r el7? % sfRq^T ^q-RT I R 17 qife-Rr Ri7 W i^  q: m ? t  Ff |T I
5ft TTRTTr f f f t  Fi'ReR n7 #3T I  eft %mz ?f OtRT Wt I T̂T

-o 7

q̂ Terg; fq^Tr-rr qqn | qft sffa z f 'Z  f t  f?qi i

?rV< ft5,^!7 %xt Ref <t7 wr̂ r f t  tt^  1 1

4' ^ r f w  stst ^ rtt | 5ft7 q-̂  5ft #*§■ z  f t  fs^n: *ft t̂titt

|  %tt % Tftf i ^ r r e  r̂fr 1 rt ^  ^r^r |  trIr  rrr m t  x%ft
R7ft^ 1 f t x  5 ^  RR RRTTf sjft fjf -̂qt Rrf?R | WtZt q f t i  f t

TTTTqff^t f*P R R  Z f t  fR R  f t f t  R lfp  I

f fX  F[RR3t ?TTR*7?Srr3tS7 R^/STt f t  RReT f  I A' %$ S ^ R  R
q̂ _ fqr RfT ?!' f t  SRRS’ RRtR RR fq^RT W>X R-ft Rlf^R wf^R 
%xt f  SIR RR .Mr RT?Rf R fSR f t  ei^^R ^ 7# f t  RR^R | RT RR f t  

efRP % ST RRT 'rrfRSRTR Rt ei7R  % RelTT |t RT RnRT SRlfSRT RTR f  • 
f  fam, R f a f  ^RVR RfeR % |^RR  R7R R  RT RT R1R | fa  % f 

qM t RT^ff f  fRt T̂RtR efif ^  f*P SRgRT TK R1R RR RR #' 1 R k  RRR 
RRTR RRfR ^ <Mt f t  RT^ RTfr S^ RRRT ^R |t RR I

RRTTC RRTTR f%| R't RT Rtr f  ^  ^  f  fa  ^RRT R

fa  R R ^  f t  'f t  #F5Rt R SSRtR RT fRST Rf^ I R? ?R RWIR f t
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^  4?t 4fafat 1 1 (sret'-rr) 1T47 w r  srfa q4r | 4tr qn rtt 4it tt

*rt «rr fak qq: fat <mr faqr w  *rr fatr fa qf ntrarnr
I % ?r  444 m w  |  fatr 54 errf 4rrfa fa faq qqer %? qff |  1 (srcfar) 
^ t r̂ r , f - n w r  fair fmfasR cft’̂ ff f t  ĈTfaf fa 54  «tr qft swfat 5rnrr 
Tf<tt̂  qrr 444 nr qqr 1 1 wr̂ r fat n fafa fa 5tr fa «rfaqr qrt ?&r fa 5ft itstr 
t  4 f  4Rfa?r qfafa ffa m  wtjff 4ft w m i *n?faRR farRfat fafa 1 sft sm1

^ s >

T tit  5 r ^ r  ifrar |  3rr qft ctrtp: fa ?t r  q?r i t  q f t  <r t  fa  fa*r qffaq t t  
s r t r  s t r t  | ,  *fa fat fa w r  qrr fat q f t  qqr 1 5*r ffaq qfat i r r  fa qrff 
q qrff s fo fa t far qr^rq |  1 qqRfa^rrq srre r ?r  qgf ftfat qrfi#  1 ? f a  fa 
fa q  fre t, qrqfT, w r , m w , fafq fatrffaqre:,  q f  s s f a t f i W q p r f t  f  1
fafa 41 4R 4 R  1*4 gR t Riff# qrfq> 5ft 4 5 qrOf 4ft 5TRRt 44 SUERT! |

^  R  ftfr  qn <rerqr fat gre gt qrq 1 faft ^  f̂at q^g % gq i> tt 1 

fafarer q«r % «r?r 4 f^ r  str 54  qrq 4ft |  fa  fatfar 4ft qftfat 4ft %x qrfaf 
fa faq gfa 5tk r ¥  5̂  4T?rr qsrq qrfgfa 1 q f qR?re 5*r rtr tt qreq
^5R fa fa# 5ft faqfa 4R qfat | qq 4T ^ r  qr^R Tgfat I

fafaft H<$qqR ffaf Rfa4> (fatfaRq) : R R T  JTrffq, 5Tf 4r#t R  
q##fa  #  qjfar tt 4fr| ffar |  qi 4T ^  ffat |  eft
^  fafa qr fa#r ^  % ^irfa ^  q-nr# 4ft ?rr# #  ?tr  f  1 

# fa 5Tf 4TRT fT4T f t  «RT WT |  fa  fRB' #' ?TT4>T TRt fa-fa 4>C f a R  
4? faRq- 4>t 4fafR |  I ^  RTR, R R T RffR, #fa fa *R?T #  Hft 5TT TfT |  
fa  4RFT fa fa f RiR 4'4?FR f  ^ f f  # ^Tffa f4TT 4>T fa4> frfa §q fa  
fafa4?4R fa  q^ faR f a  4ft |  I fa  fafa44R #4? #  #4Rfa fafa fa f  
54  4  % fa4faffat mw, f a  i m n  q4? #  5ft # ? fa r  44 f a m  |  4 f  4ftf 
faT 4TT4TT |  I fa' 5444 fail 14  faf 44SRT 5RT tnp 471 rrfar fafa faT 
<tt 4K fan 5frq 1 w\T 41 far 4rfa f  fa fa fam fa qf fefawfa^R 
54 fa 414 4qf qrfa f , w h y  n o t  in  r e sp e c t o f  u rb an  p ro p er ty  as
w e ll  ? 5RT 41 4f4 fa q'l 4ilfa 1 .............

q ffa ffa fa H m sifa  : ?Rgsr 5fr, fa 44# nrr 4ft nfarerl 4trt g . .  
fa  ui«reT : RR nfarerf 4f a  f  fa 4 f  444 r r  4ft fa4far45Tf

4?rfa f  1 (far) ( I f  th e  h o n . M em b er w a n ts  to  m o d ify  h is  s ta te 
m en t th e n  th e  o th er  h o n . M em b er w o u ld  r e c tify  h is  

o p in io n s .)  (L a u g h ter)
fafat l£?cRTT ffal nffar: f a  q-f I  fa 9*5 mffa fa q4r ^Tfa 4TTfa

f a 4 R  4Tft 1 1  4T4 fa 4>fT f a  JO fa  R4Tfa f a  4 R ^f 4 4 R T  ^ R T  | f a  fa fR  ^  4 R T
iTRirt far fa t 4 5rrfa f a f a  ̂ fat^ fa 45^  far  t  ^
5 4  W 4 T  fa €-T44Tr 4 R 4 4 T R  qfat t |  I fa' t  f a  5 4  ^  fafa fa? 4»RE' - 
4ffa I  ? fa eft 4TferT f  f a  W fa 4 4  fa 54T5T 4 ? ^  4 R  ^fa<T 4Tfaf |  5ft 4 1  4 4  V
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jrfhRt frff *rftrf|

TTW 3TRR »T5cri<Tf^ ??rfiTRr qftrf ^  rftrff. rft qrrfftftlrf fqtrf ?| | ^  
tT0 WTWW ?rf Tf f  I *T¥TTf rfftift iRTRi rft ?r?lf qq ftrf
?rfrf ?rfrft rft? wtt’t rfftfr? sm?r ^ tt q?? f  rftqr qft r̂rrf i ?rft rf srur-fu 
rft TT?? SrrfhHt ?R iRRTf f t  iff I 1 9 4 7 rf ’T^RT qrf rfft qRRq f^3TT ^ , 
?fT| f t  f  *rftmirff £ qrrfftrfqR sriqqftfir i rfrrfi q,t h%
f t T f r | f t m x fqftt rftq-fq- jfrfrf *rrf?rfrrftqi~rr r f f t r ^ ^

£  <fts5 sr? ^ rf  f  f tk  qrfrf | ft- m  rft qrrfft ft^r ft rftrft i ?q r ir ^  ̂
f T ^ t ^ T ^ 5 T | f f ^ T T r | ^ T  7f? || ||;cT
rf ? ? r t  qrf #T fr?m  rf, qqRrqrR rfr rf? ̂ t^ tt,rf, ft?TR qfr rf? ft*nq rf f rf
^rrftPTifR5 w i r f  § f  11 rfftf w i  qR?r^rf ar f  f t  ?*r f t r f t f  rf 
rfqrftrfrf Tft | rft? stir ?q rf qrrf rfrf rffrfsrfqR- 3qT? rft rft ?sr rf xrf ̂ rfm qq 
^rftq- Rirf t | f  i ?? rft qrfrfft? qftr r?rf^r qft f f  frfjir tRq.frfq x£\ | i 

rPrIf t -r f t  frfqR rft cRrfft 5iRFT q-RTiTR T̂TITR'T'Trf rfrfftq q:nR qn rft, 
f? srrftt qftr? rf ?p r  q^Rsm wf g?r qR<TT 1 1  ??r ?qm? rft =qrff q; f t  rf? 
rf rfrsn? qrftrrft sFrrc, qRqjrf5  qrftrrft qrfr? qft i ^ T ? ? r  ^ q 5

rf tf^ ^ r  rft^Tft t̂tctt i

f t r  ^  f  rft srftf^Fr zpi | %% rf frft rfft q-Rt ^rrft f  i smi:

f  «5 fftr  | rft %% rf rft?r irq £\x qrrft fftr  1 1  rf rf qf w i  ?irft
=qTf̂ rr f  f t  =qTf ftrft rft qrr^r-^TT ?nf?T ftin  ^Trt srr fft^nr gqrf m  f t -  qqrsT
giRT ftqr qrtf, f'T rfrftf rft IT^HTR  ^Tft I rf=F fT ^  rft ^qrf qrT ?niRr z m  f?qT 
rfR zrf r f r t  m zf m  ^£ i fq^rf 17 rf s m t  | ^ t | rfR ^  rf qrrfî  rft rf 
ftrftrfr wqrf f f  | f t  ^Rr ¥rfR fiftr m  ^ r  ftrft i rftrft rf ^  ^ r  rft? fft; 
|tT ^-rfR  ̂  qTf q-rft̂ rr Uf f  ?TT | f t  rftrft rft rft f  f f t  rffq^F rft R R f t q f l  I
qrrq' rft? qR ? f rfftrft crfTrfq- rf ?t  r ? £  rftx rft q?rrf s-5, i o - i o q^rf 
cftr qjrrf Rfj-1 qrftft ftfrt'T ? f ?nT?rrf f  f t  ft^T? ^ R T  sjxrf ffrf 'Jcirfi 5JTRT

■jfift? ftrfrft, rff q-rft SR? W'T rf rf? rf -?rrf f  rf f  i rfft ft'HT'T ??F rftrftrf_
| f t  ^  rft qrff rft cFRrfr ?rff ftrft i ftft?  ?rrffY rf ?f ?rrf ^??t t f  
f t  ftqr? rft ? ? ft rf qr? ??t ^f®?? frfrft 1 1 qrft?r qq̂  q>-?rf

r f f t ^ ^ ^ q -r f t  m £ r r f t ¥qr r r f r qqr i r f t , qf qr r f R

Tfrft rft ?T fff  f f  rfrf iRr?ff rf ^ r f  rfft ^  I  I 5R 5TR ft f t  - 
rft frf?n?4m rf w zx  ftrf ft ? qnrt rfrf rft ??t qrrfR rft r f m ^  rf w r t  ^ rrt 

ft ?rrf?T ? ?̂ r rf ? irm  rft i?rtrt q??T i ^r? ?rfTT qf ?titt 5 ^  ?ftrR
rfTR^r q f rft?f #  qrmn r f f t f ^ i ^ i f ? T | f t  ?nftT rf?TW rf ^  
w ho is to be blam ed fo r this ? rfrrfW, ftft<ftTf|qrqf frfrfttrrf rft 

qrrfftR rft ? ?rft^ tar ^ J ^ r r f t  qrftrffft f t^ J -^ . i rf '? #
^  rftfft rfrft^rrftl i/^TrrqTqrrff?Rrft?rftq^ftrft
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Motion unJ>er Rule 84

<£*rrfttft ^rt qtftqT'^RqfqqTqf ^q^iTr^qiNf ^ tV r  if sr r t

? it ?nf qr-RT Rferr f  % th e  m o st  h a r d 1 h it , th e  w o r st
a ffec ted  an d  th e  m o s t  o p p ressed  is  th e  c u lt iv a to r  c la s s .

I want to put a very simple question—too simple a question—to those 
who speak at the top of their voice What is the justification behind 

"777 —1 the slogan ‘Land to the tiller’ ? I am prepared to accept it.
2.00 p.m. | jn fac^ every kisan of Punjab is prepared to accept it.
r $3ftT ^Tfcrr i  % f t  t r r  q?T Ff r r  |  h a s  h e  cea se d  to  be a
tiller ? f  r ? 7R ft Ft r r  1 1 ?r t  q f rreur tt ?tr ft- ift R i7
J? qf TRRR trk  47 R R  f> 7R r | I TTT«r ft ftfftr q>T R R
f t  'fR  ft RRT | I 74 Oft 7FTft 4  TUT 5 0 0 5ft# 7rfR ft, ?fk qf fT«T U
qqR qRT f t  eft q ft STFT R  4 f  7 7 7  f  % q f  FRR 7 ft I tr̂ r 
T R if tq f  7 4  7 f t  F77T 7 | 7 f  7 R  7 R  ftfftr  f t  7 R  7 R  if  I q f f t  
ttrf qqR7 stprsTR q?Rr f t f #  f  i 7 f t  7 R  5R er srrfjTR
5R ft?qT I # f t 7  7 7 7  fRTT FfRR f t  f t R  T iR R  7 ¥  q f fftTeT tfqqrqT 77
•o '

Reft 11 5RT 7177 fit 7ftq 77Tt 4(X 7R t |  eft 777 #7 qft
#77 77 q fiff 7ff 7<TT7 ? fU f  T##7 TT # 1  777177 77 77 ft f'RTft qjftffSt
7 f t f  I  ? 7 #  qftqq# f t  qR  m w q q rq q T q ff:

“Princes may come and may fade- 
A breath can makethem as a breath has ma^e. 
But the bold peasantry their country’s pride 
When once destroyed can never be supplied.”

777 7777 7T % T R  ftF7  7ft 37 777 f t  777^71, 777 77ft 7T? -fq7T 77T7T 
f t -  RT7 77 37777 ft7  777r I 7T7 77 7RT ft$ ftp ^  1| ^777, 7T7-fF7f7
ftf, 7 jnft-T 777177 7T, ffcT, 7R-ftiR R. 77 74 Fq qftftff FR7 £ 77777 7TT 

g  I q* sftijR F7RR =PT. 77T TTrftf Stk STT 77 ft7T f t  fftjR ft  ft*c 77 
4fftPT>rf q>T7T 71f7 f  I ^  ^  TWeTT |  | 3RR, ^  ffr?rR

ffR  ffR  % fRir ifqT H W ^t WfT ynr..^ ( t f #  )
sft : m  5ttt q-R i (N ow  please resume your seat.)
Tlfonft iJ^eRIT fhf ttFrtwr : ^feT ^ W ,  5RTST I

sft«m«nTtw?f ( R-TRr ) •' ^  4r t t  imiRr
| W  ftreTfq# jf fT t4r t^?TT | %  *ir t  4  ft^TRT. ft r r  f  i

fqr ^  | ? ^5 Ff^fr 4 F^ft 11 qf Rt thr- 4  F ^ ^ r  qfi frfr |,

3-# qrr qf 'rF^irm 11 _ -
q ffTT  q^srft jjsnnR faf q?f T f  4 F^ jr tr  t ? f  •.-.i qp^ r r - f  Fqr

qf J|¥TT 4 ft? ? m  f  W  W  OT'tqRff |ett ^ t '
s iW f q s w  ¥ ^ R  frqqr I  ? m *  f%f 4 k  *t r R
^  * n ? R T JT ? m fT^ ^ T >  qr7#f eftqcfpf f*F qtw4 f t '^ t q i ^ r  q'srrsrm  
l ? ^ ^ j f r̂ r<a-'rq?Rf w F ^  qf qsrq^f f t - F t anrsitu &;r i  11 ,



TO41T ’JTOR : ? # F T  RTff?, RTTOT ^ f f  TOTfTO ft, A-ft TO ^
TORT TO R  TORT f  |

*ft TO*ift t o r : t o  A ^ff TOf #  to t  A r^ r^ to r t^to f  f% TO ft TOtR 

# #  f t  tocj i t o t  TO fro ft #  RRtR t o t  RT^rt f f t  q ^ f  7# #

RTff Rf RqtR TOt? TOM TO TO TOTO TO Rff ft RFUft TO TO TO# TOR Tf- 
R I

R ft t o  r r t o  #<n? t #  to to tr  | ,  #  | t r  f  f r  *r% R#tR At froR r to  f

TT  R| TR j RT#t |, Rf f§5 TOT qft TORT I # TOR TOR 3# fTOTRT TOT f  I R 

TO? 300 ft#  TO TR T|  I R T TO R if TO d^f tRTOT A TOTT TO RTO TOTOTO TORT

f f f  tftr r tot Rff to f#  fa# eft tot#T TfatR fro i #fror Rf sto-itr tot 
TOrf f t  rtot to to# Tf , tott rrRt Rff At r# i tort  ̂rtotrto to to# rt1to

Rff 11 R R fR TR TfR Tf foTOTTTOTtRRRTOSTTRT |#T ^fTTOffft Rff TT  RTOR 

A TO  f  RTO? fa>RT TORT Riff*!, R|f TO Rf ?RT R5 f ^  f  I fRTT #?ftTORT fafRTRT 

RrffR Rf rt̂ # f  f«F fffroff f t  R f t r to r  faroft f , Rf Rff ^ 1 i w i  At, A to r t  

f  fo # TO ftR R T  iAz ftRT f t  l/ 2 #  ffaT VTFTT fa# RT ? TOT l/ 2 ^TO  A
f t  R tf TOTfRRR TO RTOTTI ? TOT 1J5TR TO | %  ^R  RTR-TOfafaTOR ? f^ T  

RpTORTO At faf#£RrRT5R T R jf  RRlf RFf qifR Rf Rf TO  %  R ff ^ ’T $Az TO 

R ifR  ^ t T r f l  STTOT ^T-TORRtTOTOiTTOTrrT T|TO TOTTOTTOT ?TO R^TRT I 

TOTT̂ FT «T?TOTO I

* n K 3  xm to r t  ( ^ t o t r ) : toI t o : g r f ^ ,  t o ^ t o  ̂  t o r  ftiTO ^  TOrrriro  ̂

1947-48 A(X 1948-49 A ?> W  #  TORT tTO?T A I f%T 1960-61 t  1 4 

^rra- RT l ^ f t T O T f ^ C ^ ^ ^  ^TiRT # T  T̂T TOT T W  TTOH TO ?ITÔ  f  ̂ ft TOfTOF 

q-'T to arr̂ ft to terror f  q; f  i to# %̂ t A Security of Land Tenures 
Act TORT I  TO # T̂OT TOf t̂ f  I ??T ^ fRRT TR 
#~TO #tT |  ?ftTT5TR TO#TO ?ftT 11 ^  TOTOTt T ^ R  A ^  JTTOf^^TOR #

^ # t^  T^T TORT |  # tT TO«Tft T cf  # # t  TTT TOTO| I #  TO?TTO| %

TOTO ^T TOTT  ̂ | ?#  | T  TORT RT%^ I f'ET #  fR R T TO fTOtTO ^'TTlTO ^rR

i '  TO ^ t ¥iftR TOTOTT fTOR- TO#t | #f%*T ’TRR ^  A TOTf^^ A TO TO ^
R?t f t  TTTOcft #f%«T R"TO TO  <f^ TO' TOTO^J f  W£T TT  fTOt^R ?^TTtTOTO TO itfTOT 

TOCTO  ?Tft fTOR TORT I A TORTyTT f  %  TO'St TTOT #  f#TOT TORT f  TO T 

TT-f TT  f T  TOWR A TOf-T TOP( I fT'jftTO f  TO R TTO R  TO 5TR #tT TT  fRTO 

T O T ft f tT O f  I \*t fTO TO T  TO # TOTOTT TTtffT #  TO 5fF? #t RRlff T t̂ 3TRTR 

^  fTO qrR f t  TO Tt f  I fPTKt TOTOT TO R R  TTRt̂ T fTOTTOt f  #fTOT #t 

TO ? TTcffTTT f  T5?TR R  #t TO#t ¥tf)R TO R R  f?TOTO f t  ?Tff ft#  TO #tT TO T 

f t  RTq f t  To  TTTOfsr qft ft#  TO  I ## TTRfTOt A f%RTT) TO  f  fTO

RTTOT # TOf TO?T sftftTO R^t TRT f?TT I #  f[TTO A TTRTO ST#t At fRRTR TTO 

f  | TO#TO f  TO  T O R  T^ #  fcRttfro fTOT f^  ^#tR  TOTTO fTOTOT ?tfl f t
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I T I  f t  I f  Wf T Pp I I T I  I T H I  P n # I T  f t #  % f l #  apf i n  n #  f  I n # i f

off w a r # i t i t i  W f i t f  eft w i  i ?t f t r h t f t  i w i t  1 1  w f i f r  i / t i i t t

f # f  # Wf TIT P p I IT T fH W T T H IfP p  H i t f  fw r^T T W IT W #T T IitW ltlIT H I 

f ^  t i t  f t  (fix . f  #  f i #  i 4  Ppw i f  i n  i n  f  i i w r f  i r  h  h u t  I  w it  fwrwrw

ff iT  T f WtT f l l  f  IT #  i  I tT  H  H  Wt W lt l  IT CH  f l lW I T  f t  I f l  f H

i  i t  q n r f t  w t i r i n  f i i  i w i t  f  i w it  Pu r  i t  rtrt f  f t  f i t f w f i  i t  i w f  
i  n  i t  i  i n  w i f - w i f  i i  w r it  t  w#t  i t r i  i f t  T f i t  i n  P i#  # r

I f  WTf# fT ^ W # tirT H R T # T IlP W H T  i f  I IWTI IT  IT  # 1 1  f  I f  I f  f  f l H

w#r  i f i r f i  f t  i t #  f t  Ph  i f  f i t f r i i  #  i f f  i t  n i t  i i  i f  h r t  f  Pf 

i # i n  i n  i r  n r #  i f  f t i r  i r f f #  Pf Pt f # i ~ f f #  =# i n  f  i f f n i  i  i  i t  i f  i

f l  #  I  IT  f  P i i f  I f  I  f t  I K  I f #  f t  l i f t  I I R  f l lT l I T  f t  i f f  f t #  I #  W#T WIT 

f l l l l T  f t  IT# I t  PpT IT  WTf W I f f  f t #  # #  I ^g- i f f #  #  f t  WT#t # H  i f t l  

T # # I  i  H I  I  H i t  IT I f  I f  t IT  l i t  I IT IT T IT IT I f l f  i t  #  I f  T i t  f #  f i l l  I  

w tlT I I  f  I l t lT T  f  f l- fT  I  I f H  #  I f r i  H T f  f f  f  I I I I I  I T I  %I f F P  

TWIT f  I i P F I  I T I T I  I  f l #  #  f  ?5 I f  I I T I I  f l? f f #  18  5 7 I t  I H I I I I R

I  i l l  IT  I T I  PlIT IT f t  l o  IT ltT  f l i t  f  f  i f  | f t  # #  I T I I I  H IT T  I  I f !

i t # i f i  Pi t  f i  i t  i f t f f  i t  i t f i i  n f t  f t  iT f f#  i #w  i t i  i n f  #  i f r  i t

f l  TfTff if  f t  I I #  I #  i f t f f  IT  i t f i i  I I T f t  f  I I I  i f  IITITTT IT  i f f  W ITlt I

I I  #  f l  T I#  I  WTffT f t lT  f  f l  I f  i f  H fflTT IT  TTtT H I T  WTf# f '  i I ^ T  

f t lT  WIT f l  I#  WIT# I f  I f  I f #  Pf  W ff! iFTTft IT  f t  i t f # I  WIT# WT# I I f t  

IT  I f T l t  #"W WT# W#T I f f t  ITTWTIITff ITT n i l  I f f  f  I I I T I  W #tT W #T lftl 

IT  f  | I I  i t T  f l  I T U  IT  f  I WIT f  I  I'T I I  f t  I #  f t  WTf #TT I I  f  §5 

WIT I  I f  IT # I I I I  I f I T  WWI f i t  f t  I f  f l  f n r i i  ITT# IT  WTffWIR f  IT I

# i  i n  i tT  f  i • i f t i i  Pt t it iTtit  i t  i R w i f  w n  n  # i t  f t f  i t i t  i f f  |? tt 

f l  f l i t  H f  I l t lT T  #  P P ft I H T f t  I  fw iTU P w iT I I f #  f t  I f#WT f w I T lf  

WWTTWtT i f n P P I T I  f t  H I  f  I H I # #  f  # ; i  PlPlFTT IT p fl H  f l l f t f w w t  

I t  fw I IT IT  i t l  #  W it!  IT  T i l l  I T R  I ' T f  | |  ^ ? ff  #  IT T  f l  W =ftt IWT

i t  Pu t  i t  wPp i  i i :^  P ^ t i  i  n  f #  f i T i r i r t  f i f t  wit f  i t i i t |  i

f 1 1  f  ITIT # 1 9> WtTt IT  #  TT |  flTT i t  pTTITlft i t  f l i t  WtT =P IT I  IT  |  I I #  

#i<s ft® wtT f t .  i t .  i t  f w f e i i t  P -rir f  f n  i  ip ^  p T T itifT if  i t  i f  f i  

i f  95i t f t w w # ? ; i n  w H W f , i n i t w # t i i # i T # t i f  i t , i  n i i T i f f i T  
f t  f f  i t t  Pt>t  i i t  I f t  I I  i  IT I  f iT i T i f t  i #  f t  I f  1 1  f I  f H i  #  w it i r  
i f i #  i f i i  f f i i  i t  i f  itw  i t  i  i p n r  f T#  wt% #  w n  P n  f i n

i i r f f t w  #  3T5 t flT IT lPH T i t  f  f  ^  I I  ^  fwircR # I^ [ I  f i l T  WTIT WTff#  I I  

I f  I # * r i i l T p P  T i n w t T I T P w iT i f T I f  W W «R#*Pfw#W #wsR«ptiwW W ^T
C f i t  I T f  W W fir# I# t I l t f t  WTff# | ^  T O  ^  |  ^  ^

f  I  fw# f f f t  f  ^  t  ITTT IITTT W it ITT I  TITI i t l #  i t  f | m  i f t  H I T  WiT '
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[sftrtr rirra]
f| f jf 3frfT eft RfF f t  RR 4ft f t f  fRRT RfF I fRffq; R RR*? jpTeFF f  %  

5RTf RR f t  ftr^Rf TTt RTRff RT ftRt RFff f  R %  RTFrff RT | m x  RTftlR? RRTT f t  
W- RftRR sf??t  Rtferr r I  eft Rf rtrrt ft ft? rr  r R nf # eft | i r t  ftrur 
efr̂ RTR R 4o/50 ’Tiff R RRFeFTT RRTC RRtff MT #5 f  Fr f  RRT R?f ?R ffR *7 

f f  q? RF TfF RRTft? RR f  RFRR?FR ^TT RR Rf f  fFRlff Rf R fft RiT R*Rf R 
fRRRR *prf f  I R fRRRTt RTff f t  RTR Riff R?TRT <R ft?R f t  R f ft fftr f  T #5 
fspRRR RT Tf f  fRFTt R^RR R;f  RRFR WFRt RTRF R?T R Reft 11 RR q?®RT R?f 
f f  eR RTRT | eft Rf ??RFRF f t  R4?T RR RRTRT f t  RR RFR f  I RRRRR g ft Rtft 
i r? f  oTffrf RTfr rtrirf f  fft?R f t  tr tr  RFTf-RFTf rfr f  R£ fe[ |  ^ ff  
ftfr RFfff 4ft Rft ^RT5ft ? RRRRR RR RRFR tratRFRT R?Teft | f f t  RRR ftFR 
RqTffr I f  RF RfT melT | ft Rf RFff?? R fRR RTRF | I f t  RRFTF fleFF | RR 
f t  f t f  Rff ^eTT RRff R?F?R R RRRT R t-fffft R?F fR? fTRF | I R Rf R?f RF ft? 
JJRFRR R R f t  RRFT f t  ff?RF f?RF RFR RR RF RRRR ftf  R RfR RRft f f t  ft?ft 
RRf RRtR ft RFR I

" f t f  ft Rft TFR ( RFefRFR ) : TTFR7 RFff R, ?ft RUT | ftr 5TTR RRlff
f t  RJRRT TT RfR fT ?ft | I f  RRfTeTT | ft? ?RT fR 1 5/ 1 6 TFTR f  sTT? f t
exploitation o f  weak by the strong ^ff w% t  ^  m x  fw T4? f  r 
ff-TeT 'R f R f t  ftRTf eRf ffRTRerlf f f t q ^  giflR
f  Rf4 RRR | ftT T'T ft ft  f  RT«T ft  | ftrqft TRTf p f  ftiRT Tff f  I 
R ft -R ft f  ̂ f  fr ft?RTT?r rrt|rt i q^ f  ft f r  qft qft 

ftrfJTR JRT? f  fr Tfr | q-ftR q?rqf?T?J 3T?ff f t  f t f  RTU^tff RTftJRTffqeT 

RR?rr f t  | ttk p f  ftq qftT rrrt rtr  ft, r r  f?7? f , qifr eRR Rufft 

irerff f  tf? f t  fTT qft I  Rft RTif JTRRT RTeTT ft I f  RRft qfel f 'X qft 

f  UT4T I UT7 3Rfft?r f t  ft I r  f  3Rfft?r W W  fR  RTf ft ffR q ff?|feTR. 
'*TX f  T-T etq-R ? Rift RF ftlT ft?qi RT Rft Rf14#f  ft^TR f  eFfeF Reft fteft | ftT 

WTXT WW F?f f  STT? f  T-ff f  irsp fcftf Rq?Tfr ft  ftFRR ^Fff # RfT ft? TRTq f
f t f f T q R r r f f ctf? j ;m ft f  RjnrRT q fffR i { in te rru p tio n s  ) rttwt

T̂eT q?R f  R4 f  RFft Tft eFR f̂t Rft f t  ft f  R FRT eFR? f t  Rt f t T RFRFTF ^5Ff r) t  
RTfEF ftRT R'F RF#RF? fF%R ffqT I fR RftR ftRFRF RRF ft? RR 
Rf RrRlt RF-TR | fR f  RF4 RRRF RF RRRF Rft RfRF I f  ft?R RFTF fFRfr ft 
fR ftR iR R  R?F ^ | Rf frqftRRRR q?F f t  RFR | Rf RR?Fft RUFRTF f  fTR 
R | ft t F? RF T Rff-TTR R RTFR R^ft | f t 7 RR RffRRR RF ftFR> q'FR RRRR ftftf 
R R> fRReFF | I R;ff ^ ^  %f\r ^  | q-f f t  ft-FRF | %  Rft eFR TR q f

5Fft f  WS f t  RTF? RF R f R  | efftfRRRT R ft RFRR T R  ft?RT fRF RF ft? Rft RftR 
R$r R r t f t^ F w f r# f t? R fR  ?trrrr rf^ttfr r f f ?  rtrr r  |  ~ f r r f f rf x m  1 

Rf R?ff R ftffR f RFR ft?RF | | 1 953 R fftlfRR^ ^TRR RFR R?TRF | ft,’ f t f
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tffT 'T ft ft ff-TI f  T T f 5 TOTH f f f  FT f  T f t  Tfi ft fpTjfr
t f f f  5rrjf 11 imr ft' tp? f  *̂r -TTf  itt fftTTt ft  ttt> t  TTT'fTf f t  T f, fa f  itt 

rrf i tr̂ r tr Rjfr̂ tf f  fafT f cTr stt frrfTT tft fT  F ft  I  #Ff t ?f t  FfFtr ftt

f t t  f f f t  t  i i ftf erf f f  fTFF f t  ̂ rrFtFTfF Fft f t ............(fq*q )
gfart sw r fF f: fpt q; m f  f itt , ft i ftt w  ftt; m ix

q-f | %  ̂ sr^- q-j-* Tf(T "ft <f TTF F? STFt FT f f f  fFT11 TFT %FF FTF?Tel Ff T
f  f f  f t f  tt ?

^hTTt^R ttf : f  ftFTt qrrffsr f  f ^ft t f  ftf f  FtfF £ ftff Fifr
sfr I FFT FTT FTF FF F ftcTT Ft FT fFFTF fft Ff ft^TFT TTF FT FFF F FT FT F 

-JF# ft? FTF TfFTF eft Fft ft I f  F fft  4 FTT FTFT f  f f  11 FTF F = F FFT ff  
f?T FTF F %% FfFTFFT ft  F FFFTT f  FFTRT ft 7ft | f t  F?ft F FTFF f t  FFFn T 
FTF FFTTF FFtF Fft f-TFTFr I  I f t  TFT 19 54 F f?sTF FT FTTtfF | | 
f f f  FTTFT FT t f 1 6 FM  T£Ff FFtF FTCFF fFFFFT F ffF  FTF fF  FFFTt f )  

F f TFTFt F FTTFT | f% fJTF 3 11 2 f l f  ̂ F? fFFFFt ftT FFT ^FF f t  ft!' ft 

Ff f  cTFfFf FF FTF F FT Ff 3112 FTF FF? ft  Fft Tf Ft I F ?F FTFF F 

f t  FT fTTF | FF F Fft FTFT f f f F  Ff FfFT FTfFT f  f f  ?F ft^ f ^ f t f  f?, 
f t  f fT  ?f TffTtt f  f  fT ftf t f f  €t f l f t  ft f t  f?  fftt f)Tff ^t f  Tf ft Tf f , ft  

f f f t  <TTfff^JT ffTT fT3jff f  tT fff t  ff-TR fTffTt ffT f TTft ^  f f I f
fffT T  f  ff^Tft | I ^ot f  fffT  | %  1 946-49 f  ftTPT fTTFT ^t fT^TT f  

frt  f  Tft^T 11 4 fefT  f f  g'ttf fTT f t  f^ q f f f t  fftfTT ^  fTf ft
f f t f  40 frw  f  f  rtf f t  f  Tftf f  f t f  f  TT f  f  ff f  T I f  f  f t f  f f  f f  f  iff q t  ft  

f f T f l f f f f t  f l f f f t t > R R f f  f  RRT fteft | I 2| ^ f f  %
fift f !Tf fK ft  f  TFT <Tff | I # ffT  f ft  TT TTT ffF t ^  t  ^  3 0 TT'T ft  

f f | l  |TRt ft  TTT Tt Tf | f f  f f  30 t f f f T f  TR7 2% T f  f  TTff f  T I  fp 

2,| t f?  Ttt f t  ft 30 ttff f  f f  f  eft ffTTT Tff fteTT | I ? T f f f  Tf fTRft 
2\ f f f  f t  Tft t  TT TTft ftT fT  f  fT f  ITT f  Tff f  I Tf f  ITT eft f t f  T t t  f  fHf 
11 I f f  ^ t f f  30 ^ f f t T  f f  2-| <Tffftft|cftff PBT TtJtff i f ^ n t  I
f f  eft f f t f  f f lT  f t  ftTt fTetT f ft  TfTT fT ft f t l  fT ft TfFT f t  ft f  TTf ^fTt 

f T f f f ( f s t )  f  f  fTt % ? f f  R f  T f  f t f  f f f  t f  t  T efr TferT f  T f f  f f f t f t f t  

f  f t f  f  O t '  f  ffT  -f f  t  f=Ft ft#  eft Tf f  n ffJ  Xx TT TT fTff T f  Tffft f  f f t f  

^TtT T f  T f  ftT f  f  f  I f T f t f f T e l f t f  Tfeft I f t f f  f f  T fftT fT | ff  T^ 

f f f  f  f f  f  f  Tttt TJTRT f  tffT ffT fTTt f t  f f f f  TTf TTTt | ft f  ft f f  f t  f f f  f  

f f  f f f  f t f t f t  f ft  f t  I f  ffeTTf f f  fT^ f f t f  f t  tTRTT Tfift |fttTf ft 

eiTtfT | i f  land to the tiller f t  t ffT T f fR if i f fT i  Tf ft tttfrt f t  |
f f  f t r  ffRT ttr I, Tff Tf ft TfT I  f f  TTf fTTft f t  TTfTt T TfeU | f f f  TTf 

#5rT f? ftf fT ff  f :# % f  fTTfTet f  T i f f  f t  f f t f  fT f t f f f  | f l f i f f  

f f f  f f t f e T f  fT fT T fttfT  I f f T f  TftfTT ftfR eT fT f TTf fffT  f t  | fR

(15)95



r̂fe ttr]
RTTT TBITT KfcJT fTTT BTRT |  ( R3T ) R T̂ TT f  % RT 

apf cT RT JTqT |  fe TTf Rc^aSPT W?? £T Rfe RT f̂t»T fRTT Rt ^Tf TT fe^T T?R f  
grfRft =̂IT faRT Rfe I ^  eRTRTT? RT 'TTTT F̂TR! R iff Rff Tf3T ’RTfe? Reel 
tth rtr Rfe) r g-ere Roee tt tr fir̂ r̂ T Refer i

#* kcw : ?#fR *rrff«r, rr efe fere e> t  t 1 r fO
tttrV f  i

Mr. Speaker ; I am sorry. Time left at my disposal is very short. How 
the hon. Reve.iue Minister will reply to the debate ? (Interruptions and •
noise).

H1® H3cTl (RRRTB RfaRB.fRUt HRr) : HulRB RTfRR, R 3B HfeR RTfRB1?) RTRR 
R3 fe f^T & FRRTr Rl Vtfent RrI TP# >H§ §R »pifel>Hf BUtw BelW ei®t Rt 
TTRTR HR?R rtrjr Ro fe  f e  >naTf oiRW fgj § r  HRfel ?P® R H‘ >HBH

srest ere "rt Rt § n | hs s s  ®fe?> fs j  w  hbht fee r fe §?f 3 J
3RRlet r! Recife r s  Rtfa §  ̂ t rt tph w a g  fen w  efe fe ?>

R®fel HRcfiB Biel I >H§ R §Sj HBoPB Rl tpfeHl But H?fel 3f Hi BS 
Rrgr TP »[§ rIrr rt R»jvg £r1 feV  fer FlflRt gfe! RiR | HlflotB F’fBH,
UH3B fere fs? r hhs RTtn  fee Be efep t  §h gir
Mnfe feHTS’R RHf H“ Reel § H BTTH HH3RT Rt fe f  Wife H35R Bl R5 
mbr e e  Rfe fa fe fe  RTResRsI Rt »ieeTeeee75l h" w  y’BR’B ?p b  3 s r  
e¥Rt tjt fan e e e  He e Te feet rt hq-r t e  fe h" fee  e t  fewlR’e  rt ssrt  

RT I feR SHt R RBRT t  fe RT̂H t  RB HfeR P'fRR'B t  HR R'e RB 
etseefeHl e t  fe we RTfeR feeTeHR htr el f y w e  Reel h" 
?rfR»fT3e e efR rtrrt fe rrt ReT RTfen r  Rg feR ee? >h§ fee

eeî Ts r! fefer MeRTR rrt r s e e  Ren rt hV  mtrh! mtub eel rt hr fw ® ^  1
HRTRR R3RT R I H' feR >Hnj3 Rfel fw^TR »iRR RRRr Rf feflR
H" HfeRRR RRT RfetP t£\ »pu  ̂rtr! fw® T3  rt§f feg fw e RB PRRT tjt 
feR fee H' RHRRT RT fe eel ?fel" I A" feR fW W  1954 fee ¥1
RR RR RR1 fe Hi fR7?T »ffHHHe oFeTBR RRsl Rt HRRt̂  r1 |

fR,RR3TS fee feR tjpUHH Rt feof RS R fe RRopR R33T Rl Rfel ^njg l̂ § ,t
7f R375felR R3 5 ? l feR HR f?nil fWB Rc5 I T  RietRR RT >HR3t fRRTRl RT 
»f§ fefRUHB RT IjrgR Rt | H" fefRUTJB §  H"R BRR RHR RR fWHTR
RT RRfeRRR URee WeRTfeel R Rt-§ feRRT̂  rrtrjt | hrr Pt§ RRRT ^
RRferBR eR J?l§R3 RT fflRR o/Irt | g  fafRT R fe §R RHJjr RfeT fe>jfT R

— u **

for feR rh fee f  Horefeer eer RRfsRH >HUBTfe»fT Rr#eiT i fee efe hbss
srfRB fee Rel feesr BRl̂ fsr rtb! rrrtr g fee insrefee eei ?p5RRfeRH  ̂
fs»fT§5  rt rrrImt rIrt 51
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: o i ‘ Motion U ndbr R ulb S4 {$■$$$>

Haara S wta grata , f|a sta § iu  |  Hst»r hs ora : 33T 
ft;: i Iter- ms ’Sa* Ufa arafoit t fŝ j fan- ga*- afar* -.-fa#4 
feast S' nfera § »fg orats g* fn $ a7*? '.feast a ^ ;  
Si iraotra at yfea Sfe fen ary s sa sat g4 igt aa, fen y%Ht§ 
Hy. ayS at HHoi fyg ~sr̂  faarawg S s ĥ a*# #3 afe, Hgrafe ixf f #  
w s i s w  yaw srafet ara as i (grastw) Haara. arasTH feuf at s wust. 
nyta fea fesra oftsr f} fa faa nysEra aHtfera1, Sfui vat gat Si a Fora*S 
fa ts* s fan gat t  fsHfas sag >>r§~S agi hs gag a at Sat fan t s  
ws Sh wfsnag H’faa ?> fag* fa fay *tfaa g ^g  vâ  a aa as fa ga 
a i fag gfy s aa gagr iragni i a* fan fay a a Sat a naat S i.aa^aa 
Rrg yfe S #y s aa sati ataT afar gS4 ga fat Hafsaaa uaasMra jwfegt 
y*feH sat4 a Haan hs ya* feeam a fa arat anra faH yrasn S ara ygt 
*̂fyy S>nf Hfaat û faSt fay fan § â a yr*raat S gat a, hs igyts a fa 

fan hhs § igt at fsuarfa>HT yfagF i aa fas at, nra afs>»s a »raa Haat, 
qt at. at. fjrasHTyrat t  qt yyg aiygr ^ naa? aTaara fa'taa yra^iwa 
fay yfw  Htfa rra hhot fay 5 a'Hsta as fas* at waast is #y afW 
w fen a" fanra1 Si h4 »raa aasr yrygT a* fa wata fat nafskaatags 
Mra iwfygt afaH aast Sa* wta grata, fra staS arys, yfy Sa irf 
rt afgat aa ytfaH a a tat t  sn? a^a g  ̂as aasr ŝ att S*i »rara 
taara fan gra s a=a aas faa Msgifast aaat a a* aaara faM̂ aT -§g- 
s #  an aaat i grafna s ants at ttefsr Haaa atat a at Si fan t  s^s 
StsTH rraara s D#arai f t  naaraa »e Hyaaraa at s^  ataT afew t, 
faa aan >nnta grata t  ia  f  wra aas ®ata_ft̂ T jaw s i feast 

fea U3 ttat grat S §a h4 ya fta1' â  i #a fea faĝ  Sfew S:— ,
3 ? mm

‘Unsawsfactory working of the land legislation in solving-the land'problem in the State, and .
situation created by landlord-tenant controversy in the State,’

• : w  feat faa w irara Sa1, alaT fe a r̂a 2 feV fegfagr a ^ H ^  
St nagra fs t wfa at at^sa wtgrai h^ st g4 ygt aTfore S i 
sras at i?rgs atgrti faa haatra S sas yraaSaT Trara a; n

aa # g  sraaa >ĥ  tsran aT Hma taaaafe^f® S f fen S t^  >ngî  
H1 gg  aara st Saf 3* A* W 5  att"grat oratĝ  i/fet1̂ ) ) ^ ^  
iffear S fyM̂ g e g t  yg fa  ta ty a t aat $ f t  a_g ayat afa% f  1* ^  
»fsaaH h feaf at aaa sraâ  â  1 £fes Mfaa »>FaHt at ......  ”
yffeatw naasa fa 'S  as feasts ŷ aatSas sT aa gi fn  a* gras yg-^f 
^y Si #a W i  3rra?> St naara s girHt»f faa1 §i-H  ̂g i g r n f e a



P unjab  Vidhan  Sabha [1st O ctober, 1964

[HJHHggl]

Wrt f e r I ifg fagut rtioTB #  f e w *  UUUHS ?FS fiU? HUHt 3+ §U
*** SC

HU3FU »FUFfHl HUoFU gfeFufasfet HT HUH* tf l (ursfa*) I HU feu HUS
feu  uut feuu  3 uT  u fa  fan û u *  h u^ t uiuu u § g  huh hut tt i msu

few opt?; §  UfarfeU UUTf S  §  grg fan HUT iT HUT Uofts U?T Hut Ufa t  f  
tfiHU % S fe  sfaHSHU HT§ XJ3-T offaT grggt n i HH9HT TP fa fu fe H  HT 
Sfa HU^ ?ZJY $  HfalF USfa f u  UU3F fa feH HT UUTU HHT ^  UUf #  HUH* | 
M3TU HU US" Ufe! MtT I  Ufeui§ HfUHUU UUt ofU 3* h" UUW fa ufusr HU 
3 fA* »fHUTU UUU I §H HHUS H* U3U UU*UF Mg fag UH HUW I
(urn*) i nuufe fan u fa s  f t  Htufarast fauTu uu uut h i feH uTuu % wft' 
frfastefet ugu w  U3U uutui i feH sfu?; £  feHUUf u s T fuuT rFUUF fan hu*

S B  U

fa 2 UH* 2 U ^ f  ’$  UU I HU Ufas HT H3S3 feg  t  fa feH U»$U §  UU 
fHU »FUHt HHU HUUF fa fT u fH U ^ U  HTUUt UffeH1, U3? h f?(U3T fa faH ul 
HHU UT »fT H t I •

fan u s  s f a  §  grg 2 uTuu g s . feu uV u u T m§  utf uuh h* § i
HUUfg fe?>r HU* cP%tf §  feuUr UUU HT UUU UUgft, UHU§ fa feH feU s f a s  
feusfaH ug w  uut ufaufaT^uus Uofuu utuu i huutu fen utu fagig gg
M§ feH UW §  faV  ^  ^ g  gr§s  sjfeT ^r HU § S f SU 5 ' f  S UUU fet UfeH

uuuft I H ' HHUtJJ uf fa fen u s  h iu  f u w  ^ uf faf^fa UUU HT§ hwhui 
Hfaur S  ut MrU^t Hufa* fau feH gr§ HUoFU ^  fa»F?5 festfe»F U I

feU Ul 3fa 5 fa HTfU»F 3 HHfS SUT fau! rF.Hofat I »WU UUt M' a s
Hvrte t  feg t h û  ^  § jt§ s ts  uul urfeuT ?fet" u tu iti D iffe r e n c e  o f  

o p in io n  is  a lw ays th ere  a n d  I  a m  o p e n  to  c o n v ic tio n , fen §  ?p b  
feu ul s fa  § fa  fdfefHBTTj fau gru fUHUS, UUlHrt w  u gH gi UT UU, fHfel
HHfa % && MUUHfe t l  H" HHUHt TP fa MUUHfe »FU Sfe ^ H iU S o F ^  

f w u  u g s  (Suf HqTt i H§ HU ttfa Hut fafeuft faH feu HHST US U H t I 
W lU.fa^ §  1, 2, W  5 §U3 HHfa faSU ttFU ^feH U Tfeu US ?># h i  HU 
3* llfast HHST UWUF fa UU feu UHSt g rfa V  HUfeUUfeUHutuT rFU I §H 
f  u fa s  s e t  fofel HHfa HUoFU fs I H" Ul SoF W  UfeM1 Ufe>>F SVFfeV ^  
»fUIU feU UUlHUt ^ gigfa fagT fjt^T t^ p feu  Uiutul TPS fUHUU UU 3»feH

O  • fc

t  UfS H1 HfUHU uut1 Uf, Hi HHUHT V f a  faH1̂  fa S f U S 4,5 tUH HHfa 
h gT^gr ^  ggfaur TPB' UUlt UUl4 U! faH UUt fa HTUUUIHfaUr$
g ^ H  feu  fauT h f a  fe^T |  u u  Hvrtu ■§ faut h^  i h  ̂ hhuht g tfa fe g

feH.HT US U #  h i

y. , gHfa u s l  MHt ufa u g f, uuusuT fa fan f  faufa w vufeT *p n t  
>>?U t u  UUU f  ui faH tfH MUHUfe 3U ut fafUMT gf HUH1 h; §H H^ulfeu



''r 8
gufaar UMrfeu uu1 u uhIs  uut mrI  uHTfeut uut Mute su f fun
f  fkfUf ¥UTfe»fT w  H3T5T UU I UHts % Û  § 3?>t ut UfaST f j f a ^  feu 3 1

feH f  H.cfTUS feu Hr3 HSU u t M W t  U^US UU UUt ft l feH SUt feH
i&  fUUHUTS feu U UHt HU 3T ?ut ^ S H  d Ut f u  UTUSHS ft  ft IJ^USH
d i fuust far sfe  f t  uuus wu su f offer utur. sut § uut sripf s  set
UU UH uus set suMfUMT UtuT, Hut ufe feu Distribution of land under the

present system and according to the present scale is nothing, but distribution 
of poverty {Cheers).

(Voices : Very good.) fen f  feu feuHUUtMSfetUHS ut feu MHT 

USffUHSTHfHUt, HU ft  fufet U HUUt 3 I fast fust Htfoft 
f  UUoft cffet— UHtffSHU HHUt £ h" uu  SUt" UUUt fe ffe  f?U f  HfuUU feuUf

us, f t  uut ^fetis ijTuuut Murfunu suf uuut, f t  fsufau u h u  uuut S 
HUU feu — •MHUtsT 3 M§ UU MU¥fHU HSU US, f t  UHts B* U*U MUrf 
feUHU} t  UU US s u s t  UUft f  UHt US M3T UU H f US I (feufs) H"
u ft uuutuu suF ut, >r 3+ fncrW fautw 3?u?jt ut (

UfeU HUS S ’S  ut UU t , fust f  H3MSU HUHSfeU H3t feUB 3, 
ocs fs t  ut fnu  uut, fs t  u W  uuuTslMt uut m u u b  f s t  f  uuui uut, 
5 ?  utuuut u u ts t fuuT i W ith  all h u m ility  at m y  com m and  
and w ith  due respects to the publishers and authors o f  such 
reports nut feu ufe 3 fe fusstMt feu utuuut us, feu ufeW u W  htuM  ufuut 

feu fMUUftHU UHfUMf feu US t  fstt»T UlfW  USW  US I U fUH sfeU  
utuuut fuV tfbnt u st»F feu fartfsutMt uutMt utuut narufu MnstMU*>?u 

fes ujtfeH uuferet utu ut 3 ( applause ) uufuHHff feu 3 fe uut u^u 
HHS S H s u rfs  Sft fUUtt>Hf ffeut tfet>Ht UtU>Mt u ^ f ^ t  UT fesUTUU >HfeU 
MiUHW  ^  g^r fuuT ufeT U fuSt f  HHS Ut >HSU t  ut S #  ^ ’f U r  I feU 

feu tfacf utu ui h '  usuut su f uuuT, feu Hut ^ u u  srfe, UU frnfUHH 
uuur ut for faUjf $ feu uTuuut feutw us, unts u  Hu»iS5f Fnut fnstnt

>iUUU oftut, MU fuui fen UU feu Mgrfuut HH? U’f  US, HUT fUM'TS Ufe  
u H ' §St S feu Ugt fe fH»fU’ oft UUT U ut H’feU §U feH Ut HUSH Ut 
^  5H Hof^l

fen u* m s ^ t feu tt  ufe uuuru ttut met fefuust fu  uu feorsfera 
tsfsfur ut fsfeu fecfH suf ofuf. fn  suf HSU11 UUaiHUHS S r3t ufewC3
sut* UT H£fUT I MU fofH HU  ̂ S UP UU3 UHts W I-FScf fe) f t t f  MU 
fH f  fes fe .UTU —H" 3t UU UTUl fUH’H UU Sfer Ut fe ffe  feH S^S UofetH 
UHS.'fef MTUSt uuatt—ufeu u s  Ut §H f HU UtSHt>ĥ  ftftfeu^ ug'fesf f

— — u «

fU’H UUHof^ Ut UHtS Mfetl UU feP UUt UUUU UUUU UU3IHSUHS U

Motion U nder R ule 84 (15)99
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[H'H H3Ufy - - ;
uiuYur hr? »ruo1 mrir7 ®ur ®§ fu fep s7® @r ■el feugifeu tri®3 
fRR w  ufeM7 TFUfTST ? fgg fepfuRttgun prutM7 ftusfftRsfr us i ®rp 
Rt MR US foT UH7 SU? ®fol®l MH? UU ftf HUft U7 foT SU? fuftftft (hr feu
inheritance ^  ^  >ht giftm7 yg fen ufu^ft Rti? uiu uu fuuT ?  i
fepfRUHtURiSiUHS R7 ft) HR7® ft fRR f t  RUUTU S SPf7 gjf3 r g j f  UUR 
f t if  US MU UU 3Ul ft 1 t  >f * feR P7# HR® f f t  SU UU feu7 U7? • :

feR MR R) H ?fe fRR feu  US UI® RTU R37 f g  fR®7 .%>*? >*g § g  feg 
fu ® iH SW HMU HipfUM7 Hi M77? fRR . Uftt UBlRUft 5 i fep ft H3MSU 
H1 feR ^SJH i tTM7R7 U S SU? ftfa®7 g ^ g r  £ fu s  U^H-S ^SRiiTP fRH #RT 
UfeM7 feu MUR UUSt RiftR7 gf fg fen 3TU HU HS fRH feu HUfe ft I wSfUS 
R f| MiSUR® W  S7® @H fHsfH® fRH RUHS RUHS 31® ofU^F | R f g  
HUfe §  HR? MUST ®&UT 3+ HS feFfRHftHl HU SU?—3®fU HS UU7 feRPj iR 
ft fuftTUU7 fUR JfUH S ^ 5 T O 3  MU USfeH H7 M'̂ H fRH ftlH7? ft; M3IU f u  
HUfe fPU H3[ ufefu7 MR feu# H 5 T O  MU U^UH feu RR S RRHS HHFR 
US §U W R 7 URUR7 Rfel ufu® ®3I USUI. I (^RP7) f

UP MiSUU® H"3H '  §U Rufe Sflft. fe u  Rt HP f e § l

H7® HHUl: R §U Rufe yfe®7 U?HH HR7 H7 i g f P  H7 RiRH ftt Rfe7 UU3I7 
RTorl fen 31® S H" HSR7 U7fU fflUft} HHHr S f e  ®fnP5HS ft fflHSt ftu  3R 
§H. ftt ynJU feU®ftrUHSH7U?l UR, §R ft HHM5U iUHfe rT fewulMU^ 
MUSRS S7 UHt UR—HUcTU S U7Ri feHSl Ut H_U RTRS7 S7̂  5PSS SS?UM7

 ̂ SC

u t  uu fR  UrSS Rf UTffS7 RTU 3UtUU ufUU7 S 7 fRH7 UR— H7 SU feU‘ cjfeR 
fRU U7 3R7S? U S t fe  U ^S H7 U7#" HS7 fRH7 ft UU RURTR Rt HTRS7^  
UU ul Rtl UU fep UT§R fRR HS feu MRUfe RS f%R Rul fHHU SU? fo| 
feR HUoTTU Rf sTh1 fUSU 75 RTR MU RUHR ft MU f u  feu ft fe feu RRfeRfeg 
UUUS R7?? UTR R7 UUi ft MU feP UPH fRR fRUHlM7 Rl UcT ^ t M^HUftMt 
f S 7 §  MR? RUS RU UU7̂  MU MUIU fes7 RTSS7 r! feu^HSURS fRR 
R?MRRU UH7 MRofTfeui7—RR7 fe feuu oftH7 felM7 ft— H7 §R UH S R_5r
ft spur qg fRH7 RiRui7 i (Thumping o f tables from o il sides o f House) 
RR >TS feu ufus fRR RUU -HfURR UR7 ft. MU.c^UlUH RUopU S fell 
UIS Rl orlfuu fu ss7 Riftfe7 ft fu URT3 Rfftt RfeM7 R HafiRH fRR — 

fufePHiS feU RUT qfeu ft fUPR RfUM7 R-! RU® fRR RUH HR ftfe US—
muiu Hi hufsh7 su ?  uur7, I  stan d  to  b e  corrected  fu!aR37H

fRR fuft1 HU i®iH ®fRP®RS R7 HR7® ft MU fR  Rf feusfHSURS W PR7® 
ft UH73 SUU feu §H ft I H' fUR RU UTU US) fttu7 fey®) SU? UUS7 RiRR7 
HUTU fflHcft H1 RUHl u M  ft. fRHH7 UU HU ft® HufefM® MifeM7 ft. Rift H"



roreeT utfu fu  ul utgraa Ruure ul d, ire i/tre ugrst ^  ^
^ / e e w i F  u b̂r  fee imo§  tf, fe# rh%  fe% r t f  t)t, ftrsr. ^n§ 

fiwre Ut URT t, ire ire'1 BU BUTel t  Rt §H fee frtUUT iffo# 

ljife #HT 3, §H I  FURiR §  fHBel ul efelel t  I (feWS) fHRTB t e  Bel 
afutr auer fu usre ef w z  urefBfus tre u b̂  § n?re sul1 w few  i wit 

e  ue ul uIht 3-H .irtw  effaueel m u  afueel B e lu V  -t i Rm1 erfBu gt 
grot g e f  us i fu feu  ufue fuse us fu feuutgreHef Ruuresul1, uHtf- 
fSHUt ul HUUre >HT 3IHt 11 ul Mif ul c?fU"§ U UeHUU ? HU ^cr gTHTST 
UUSt, Wit iTHUul MR8T f t  UB UU Ur, W  els MU UR Ufej 'UTBl MU t t  

STB UH SU? UUSTI W  Hop S UH M U fW U  STB, feeTf e  UBU H^l{ure 

STB UUSr U, Ut; M3FU f  ?U UT UB5R? UTBr UHUt MtrftMTU UU Belt 3 + 
HT#f ITT|J8HS at IfureBH aHU UB U rPUUll I (ufer) -

a w  HHB? fauf RR: W  ?1 MU tff# US UU SU? fa s t  I

HRS WUUl: Iffeu HS BTB f t  iff S feu H?1? fe?T Hi, fRHel H1 HUl
ueu uueT ut i f s f s  fuuT fu feu unel asTelVu fuuul a t  alnu b  

MU oPH MeHfHUl»fU fee feR HRB t  HUMBU RU *f3  

RBafaT uelw hutur uu i fun set h 1 muu ulul u ; I  am open 

to conviction and I always stand to be corrected.

feu 3 f f  U H'UB UTB 11 if MRB MR? MUSTR US, f s f f  W lf UBB.J 
uf f  i h §  uHel a s Tf s  f  u el feeuTu suT u#giTi feu eiB u fu B u l f t  
h s  feu  uf u fu u fen e l  uauu rku!  UTtgff er u iu  a e T?ref i h1 feu hhuut 
uf fu HUeT B 1̂  BfUHBRS f f  UUT 5UU ut MU URTa f f  UU1 UTst HRiU 

I  t n f B u  u  e TB > Te  s lu  s u f  u s  i >hrT f s t  §  stu  u e s Tf  i fen B e ta  
hts  uHel a e Ts l  irel ^  hhuut fsr fep fuu u e l uuu u TB f a r B s # i  h1 
HueTu gr.ueuRS firm u V  |o r a w  f u f u  u u e u fH ffsH e u fu + u b r tas' 
us, f u s t  ^ b 1 we uu fue, f s t  s  uuN t anu uTf e ,  uu f s f arB^t 

f 1 a e  u  gfue i (utht) i

«rt a te  swna wfafbft •• if  fafarar uifsu % u t  f t  ^  
utfui ^  fair et f®{ 'asRT i  au t  furr u ^ rs  | i

htb Huut: aue HTu>Ht urs1 afup t  tu Ts  uul»(t eieW  us fust 

irere Be Bel auT etefH uTuleT u,- au hu utr eTeln auT u fen se l h1 
HTsuar H'au s  asel u g w  fu tu  fun u b  hu utr >ht utb  uf h1 f s t  

s  Rrel ulu uru  f s t  el uhbI uut fe>HtcnT i feu huutu e T uuu aeeT u fu feu 

f u  elutuu fustsTBHUTfuwelfaueulu# i fene s b̂  ul h1 n'au HTfuaTs
S fuuu H.rT'fU'HT B f  2 US >HU f  St UT UTU UbIu  UUB US, 3B3l UUtgiT fU
f u  gTufHe u b 1 .feu eu'U sr uus fu feu eiufHe HTBuf s  RuTe UR3l u 1 ul fneT

^  : :  Motion U nper R m s  84 101



[wTS W3Ut]
t tg f t i  s f g s  h"-feu M uugu t u t  gtfgT u^fe fugiung gu$
WHTU MU HffeoT t  WUFrt 3 ^ * 3  tf feUlt 3% us fs t  f  HS3tQu Urg f̂ 
Sr gel 333̂  f5g H35fTU ?J3 U3t § I feffg  fesj 3^3*3 3Uf UUgHg 
R33 33et § I JHrT HT3 tR § »fS R3U feg UTUU q^S 33 Uqr f) 
»{3 W?T feR UT HcfTgjft gUS* fIfeR H3Sq Set RTS fr?H 3 U* ^  HgrgHr 
ggsr fq>tfT >hhT guru »?3 fen wet 3 gen ut ugu q$ lopgi i g 
»?3 Hu’f? feu uh 3 3 Tt  3 f f  u with satisfaction and sense of secur- 
rity oW 33§3S r?t HrfS3 W HtTU § feu U3T S3! ufe fe fu  gnts §H et & 
3* §3 3St3t STS 3 3 T3 Ht 3UUFTI Sfes 33' feu U3T 33 fe §H UtH fu  
3HtS S3? 3f3Ut >H3 fe3 3SH et S3  STS Hrfs3 HU1# § ofe R̂ UTM# 
HUTgr j-pfeg t̂ gt »fTU Hrfs3 HU 3*133 3 T fgHHtsfee §HS 3gl feSUpq)
S3? uguit »fe § u  f  h §  f e g s s  S3? guuf i

feu feu  gfe quifefa* etguqRS qr§ gut Uiet 5  I HSfeu HSU feu
HUT gt fgF3 3U? fe fflH 333 UMtS* et M^Hfe 3et Rt 3* get UUgrufer
s  s t f  gq§ ut unjust hut s e t  nt i uu >hfT fee etu s  ugu s e t  g e t 33V  
Hu 3 3  gf >hu h s  uut >hth & fe  g e t st gut 3utuT f s g s  »ifeun I 
feH erg h s  Hfeg prfggTS ut fee u s  gr u s  gu s s e t  get s t g e l gen? 

tu a i 1

2.55 p. m.

Mr. Speaker : The House stands adjourned till 9.00 a.m. on 
Saturday.

{The House then adjourned till 9 a.m. on Saturday, the 3rd October, 1964.)

(15)102 Punjab Vidhan Sabha [1st O ctober, 1964

2788 P.V.S.— — — C.P.&S., Punjab Chandigarn



APPENDIX

to
P.V.S. DEBATES, VOL. II, No. 15, dated 1st October ,19$4 

Boring operations of Tube wells in village Bawsre, district

1988. ShriBariwari L a i: Willthe Minister for Public Works and Welfare 
be pleased to state whether any boring for Tubewells was got done by the 
Government in village Bawana, tehsil and district Mohindergarh, if  so, the 
result thereof ?

Chaodbri Rizak Ram : The discharge available as a result of boring 
operations of tubewells undertaken in village Bawana (Mohindergarh District) 
was 4,900 gallons per hour against 8,000 gallons per hour for acceptance of 
the bore by the State Government for irrigation purposes.

1991. Chaudhri Ranbir Singh : Will the Minister for Home and 
Development be pleased to state—

(a) whether Government have recently recieved any requests from other
States for the supply of wheat seed ; if  so, the details o f the demand 
in each case ;

(b) whether the said demands have been routed through the Govern
ment o f India ;

(c) the rate offered or agreed upon per maund or per quintaTfor the
seed proposed to be supplied with the quantity to be supplied 

, and the time by which it is to be supplied in each case ;

(d) the reasons, i f  any, for not meeting the demands referred to in 
para (a) above in full ?

Sbri Ram Kishan (Chief Minister) s

Mohindergarh

Wheat seed requirements of other States

(a) Ves
Tonnes

• (1) U.P.

(2) Rajasthan

(3) Bihar

(4) Gujarat,

(5) Maharashtra

Total 73,000

50,000

4.000

7.000

7.000

5.000



Rsper quintal

(c) Superior wheat purchased by Government 
? 7 ;7 : through acquisition * 7 7, Vv:  50.50

Superior wheat purchased by Government through' 
tenders . .  59.50

■: 1 7  ' About 53,000 tonnes o f wheat have sine e been despatched.

s ' (d) On account o f  non-availability o f  stocks, a t reasonable prices 13,(*€0
tonnes o f wheat to U .P . and 2,000 tonnes to Maharashtra could not- he 
supplied. The Bihar Government approved only 2,116 tonnes o f  wheat fit 

?for seed, therefore, the balance quantity could not-bet supplied to  theft.

Reserve Forest Land near J  ind

1995. dhandbri Ranbir S in g h : - W ill the Minister for Public Works and 
Welfare h e  pleased to state—

(a) the area in acres o f the reserve forest land near lin d  which w asused  
. a s ‘Shikar Gah’ l>y the erstwhile ruler o f  Jind ;

(bj the number o f trees planted in and removed from the said Reserve 
forest area separately during the last five years and the number o f  

. ~ -rv * trees proposed to he, planted in the said area during the current 
................. financial year ? ;

Chaudbri Rizan R a m : (a) 1,116 acres. 7
h -' : : -v 7 v r ..: :  :7 :7";:. : '■ '

Year N ol. o f  trees N o . o f  trees
-  - ; :7r:.:7:-': *7; ;r r..:7 :;;7 \  . planted  y removed

1959- 60
1

1960- 61 "

63,000, [4,164

40,000 ■” 13,430

1961- 62 . .  36,000

1962- 63 . .  60,000 ; [2,900

1963- 64 '' . .  49,200 ?  ̂133,000

During the current year 33,000 trees are to be planted, in the said area.
r _  -------------------  .... . .,

* Statement of the Public Works Minister on the CaV-Attention 
■ • *, Notice of Comrade Shamsher Singh Josh (Serial N o. 92) .

e ' The staff employed in the Siswan Superpassage construction sub-division 
of Sirhind Canal Circle was not paid their salary in time, as the Superintending

•Please see page (15)44 of this debate for reference.



Engineer, Sirhind Canal Circle had retained this Sub-Division over and above 
the sanctioned strength and could not arrange its sanction well in advance. 
The staff has since been paid their salaries. The explanation of the Super
intending Engineer has been called for in this connection.

RIZAK RAM,
Public Works Minister.

* Statement relating to Call Attention Notice regarding shortage of 
Nationalised Text-Books in the State

According to the latest stock position supplied by the Controller, Printing 
and Stationery Department, Punjab, to the Education Department as it stood 
on 1st September, 1964, the stocks of the Hindi and Punjabi Readers for 
Primary Classes, Social Studies Text Books for standard V and Social Studies 
text books for classes III and IV was as under :■—

iii

(There is no Geography books for standard III and IV as mentioned in 
the Call Attention Motion. However, there is one book on Social Studies for 
Class III which is also being used for Class IV).

Name of the Book

Class I
1. Primer I Hindi
2. Primer I Punjabi 

Class TI
3. Reader II Hindi
4. Reader II Punjabi 

Class III
5. Reader III Hindi
6. Reader III Punjabi
7. Social Studies III Hindi
8. Social Studies III Punjabi

Stock position as it 
stood on 1st Septem

ber, 1964

10,120 
• • • •

36,575 
5,204 ,

2,251

i,*71,084 
1,98,516

N ote— Social Studies books for Class III are also being used for 
Class IV

Class I V
9. Reader IV Hindi . .  1,29,480

10. Reader IV Punjabi 1,00,476

Class V
11. Reader V Hindi 2,55,005

12. Reader V Punjabi
13. Social Studies V Hindi

1,51,687 
♦ • • •

14. Social Studies V Punjabi 1,346

15. Geography V Hindi • • ft •

16. Geography V Punjabi 319

*Please see page No. (15)46 of this Debate for reference.



iv

The above stock position will reveal that the stocks of the following books 
have either exhausted or they are in short supply :—

1. Hindi Primer I.
2. Punjabi Primer I.
3. Punjabi Reader II.
4. Hindi Reader III.
5. Punjabi Reader III. , .
6. Social Studies, Hindi V.
7. Social Studies Punjabi V.
8. Geography Hindi V.
9. Geography Punjabi V.

The stocks of the remaining books are adequate.

The stock position of the books in short supply at present was comfor
tably in the beginning of the School Session (Stock as it stood on 1st March, 
1964).

1. Hindi Primer I . .  2,29,413
3,00,000 (Supplementary in

dent placed on 22nd
---------------------  February, 1964)

5,29,413

2. Punjabi Primer . .  3,97,018

3. Punjabi Reader II . .  2,25,263

4. Hindi Reader III . .  84,558 .
75,000 (Supplementary in

dent placed on 22nd
------------------ March, 1964)

1,59,558
,; i ' t ;;

5. Punjabi Reader III . .  1,38,520

6. Social Studies Hindi V . .  38,139

7. Social Studies Punjabi V . .  48,697
*

8. Geography V Hindi . .  16,054

10,000 (Supplementary in
dent placed on 6th

---- —  ̂ April, 1964)
26,054

9. Geography Y Punjabi . .  20,935
6,000 (Supplementary in

dent placed on 6th
---------------- l__ April, 1964)

26,935 ’ .



V.
V

The sale of these books during the peak seasons of two corresponding 
years is given below :—

Name o f  Books Sa!e during 1st 
April, 1963 to 30th 

June, 1963

Sale during 1st 
April, 1964 to 

30 th June, 1964

Hindi Primer 3,02,465 2,56,213

Punjabi Primer 2,12,663 2,31,187

Punjabi Reader II 1,13,079 98,188

Hindi Reader III 1,37,503 77,214

Punjabi Reader III 1,46,293 64,883

Social Studies, Hindi (V) 13,988 17,217

Social Studies, Punjabi (V) 20,264 25,520

Geography, Hindi V 20,387 9,412

Geography, Punjabi V 19,408 8,845 » 7

The excessive sale o f these books after June, 1964, reveals that the re
tail book sellers have made with them sufficient stock o f these books and they 

are creating most probably artificial scarcity in view of the meagre stock with 
the Controller, Printing and Stationery.

The Government has now decided to introduce new Language Readers 
for the Primary Classes I to Y and Social Studies Books for the Class V with 
effect from the school session 1965-66. As soon as the retail book-sellers 
come to know of this decision of the Government , the apprehended hoarded 
stocks of these books will come out for sale.

The currently prescribed Language Readers (Hindi and Punjabi) for 
Classes I to V are running for the fourth year and the Social Studies and 
Geography for Class. V, have been running for the last ten years. It is hoped 
that there is a flourishing second-hand market for these books, and the students 
will not face any hardship during the remaining few months of the present 
school session.

However, in order to meet the temporary shortage of the books in 
short supply, the Department has placed a supplementary indents of these 
books with the Controller, Printing and Stationery. The Department does not 
consider it necessary to place the supplementary indents for Hindi and Punjabi 
Primer I as the period of their study is over. Every child has to read the 
Primer during the first to three months in the I Class in order to pick up 
the alphabett. Thereafter, he has to read Reader I (Hindi or Punjabi, as the 
case may be) in the I Primary class. The stock position of Hindi and Punjabi 
Readers I are comfortable.



^Statement relating to Call Attention Notice by Comrade Makhan Singh 
Tarsikka regarding black marketing of sugar by the 
Bhikhiwind Zamindaran Co-operative Marketing 

Society, Ltd., febsil Patti, district Amritsar.

It may be stated that while Shri Sant Ram, Manager of the Bhikhiwind 
Co-operative Marketing Society was bringing a truck load of sugar on behalf 
of the said society from Yamuna Nagar he was caught red-handed at Ludhiana 
by the Police while unloading sixty bags of sugar for sale in black market. 
Shri Sant Ram Manager of the society is in jail and action under the Defence 
of India Rules has been initiated.

2. As regards other cases of black marketing of sugar and gur concerning 
the said marketing society, the matter was thoroughly enquired by the Assistant 
Registrar, Co-operative Societies Tarn Taran. It has been found that Shri 
Sant Ram Manager is responsible fof serious type of irregularities in the 
distribution of sugar allotted to this society. He has done it with the active 
connivance of Shri Baldev Raj, Accountant of the said society. Shri Sant Ram 
has since been dismissed from service of the society with effect from 7th 
August, 1964 and a similar action is being taken against Shri Baldev Raj, 
Accountant by the society. Besides this, the Assistant Registrar, Tarn Taran 
has also referred the matter to the District Magistrate Amritsar, for taking 
legal action against the culprits for black marketing of sugar and gur.

3. It may also be stated that the sugar depot of the said society has 
been cancelled. The distribution work’of sugar in the area of operation of 
the said society has been taken up by the Amritsar District Wholesale Co
operative Supply and Marketing Society direct in so far as the sub-depots 
attached to the Bhikhiwind Co-operative Marketing Society are concerned. 
As regards distribution of sugar to the permit holders, the work has been 
entrusted to the Khalra Co-operative Agricultural Service Society. Since the 
Bhikhiwind Marketing Society, as a whole, did not give a satisfactory account 
of its working, an enquiry under section 50 of the Punjab Co-operative Societies 
Act has been conducted and further legal action in the matter will be taken. 
It is thus not a fact that no action has been taken against the Bhikhiwind 
Co-operative Marketing Society and its officers who were found recently 
responsible for mis-use of sugar quota and gur.

Statement relating to Call Attention Notice (N o . 93) given by 
Comrade Sharusher Singh Josh regarding unauthorised stay 

by Shri Surinder Singh Kairon during the year of 1963 
and 1964 in Rest House No. 2 Rupar.

There is nothing on record to show that Shri Surinder Singh 
Kairon, son o f Shri Par tap Singh Kairon, ex-Chief Minister, Punjab, 
stayed in the Rupar Rest Mouse No* 2 in an unauthorised manner 
in the years 1963 and 1964. The chowkidar of this Rest House has also 
not brought to the notice Of the officers concerned regarding any unautho
rised stay by Shri Surinder Singh Kairon. The Chowkidar of this Rest 
House is in the habit o f depositing amounts less than those indicated in

*Please see page (15) 46 of this Debate for reference.



the visitor’s register by the various persons staying in this Rest 
House. Recoveries of such short deposits have been made from this 
Chowkidar.

There were certain entries in the bills for trunk calls which did 
not find mention in the Telephone Register as such recoveries of these 
entries were made from the Chowkidar. It cannot be verified whether 
these trunk calls were made * by Shri Surinder Singh Kaironj or 
some one else.

The Chowkidar did not bring it to the notice of any officer 
concerned that such calls were made without making any entry in 
the Telephone Register.

However, the Chowkidar now on enquiry says that such calls 
were made by Shri Surinder Singh Kairon and he promised to re-imburse 
their amounts to the Chowkidar. However, this had not been done so 
far, According to the Chowkidar this amount was deposited by him 
from his own pocket.

2788 PVS 370—23*4-65^—C ., p . and S. Pb., Chandigarh.
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3rH§3 ftfui fg i : of) few t o  w  f w s  u f w  fai>HT 9 fa 
fare t?fa H'ngt §qft fo*r fau;? f n  % H Tt  feu gfu§ us, fcu 
SUT" fe ufelTO feu ufu§ uu i 

Mr. Speaker : Please.
sm afew : tut t ? t f t  urfer TffeT tt fttfeu ft u tt f  far TPprar 

T UT TT far TTTT | T f  TTTTTT7' ?TTT» TTTT ftfft, feu TT ITTfaTU Tff |,
Trf faftfft TT TTTfaTr T fT  3fet TTT TTT | ? TTT f T  5TR ft ftf Tfaf ̂ fcRTPT fo^T 3fT 
T?T| ?

u fe i: u ttt r  ft tift ■nxl' ft truTfaure farerfaft 5TTf f t  t  I ^  4»T
^Tfar^T fanrrr3rTTfT|?ftT ftTTftfftft UFTTfa f f | l  ftftfapT Tift TTfaruftt 

TfenR^ft UTTfaftTr TPTTTTft I
fttoT> t w  : ftT tt tttttt ft farft Tftftt utttt ftr g f I  su

ft TifTT TT fare TT UfftfaiT, ftfaffw ftfa IT^T, ft ftt ftf TUTftft farft Jtr g I 5TgT 
TT TUTT srrrr f  UT ft rfT^ft TT ftr T>TTST U5RT =TTfgq TT I TT ftr Tgftfaff ft 
ft ft*TT Tiff fafft Tft f  ?

*T«ft : TtgTTr Tfftfaf ft TT TpTT Trft ftr Tgt TTftf ftr ^T TTT T T W  TF I
TT TTT Tit TTT 3SRT, WF U?gfft TpTT ftt ftfaffau ftf TTTi TT fajJT I ftTT J3[ ?PTT 
TTff c[TTf TTgft ftT ft farft TTTfftr Tgf O T II ( f  ft))

oW#¥ aferayu four trofe1® : ulumfu u1»ft Hftte* htf, ftuT >*§
feu uyu f%u fW 5T Ŝ̂ TT US I fg" >HH. >HH. t. fen UH<?) §
^  UT oft ûte1u1>HT t  ? HTS Hi fuf" BgiUr U fu @U >HH. M®. §. f w
Tf̂ ST t  ftTW u®% ST MTfeW u t  ?

qrrff : u ft Trfr | far rrff ^ uttt ufa |, uu farftf % tttt uttuf

ftft Tff Tfffarrr *̂f | i _______

Challans of New Samondri Transport Company Private Limited, Ferozepor 
*6082. Sardar Gurcharan Singh : Will the Minister for Finance 

and Planning be pleased to state whether it is a fact that the Special 
Flying Squad challaned the New Samundri Transport Company Private 
Limited, Ferozepur, in 1963 for evading the Passenger Tax ; if  so, how 
many times and the details o f the action taken against that company ? 

Sardar Kapoor Singh : First Part.—Yes.
Second Part—Six times.
Third Part.—A  statement giving details is laid on the Table o f the

House.
Statem ent showing the action taken on the cases o f New Samundri Transport Company 

detected by the Special Flying Squad up to 31 st December 1963

(16)2 P unjab Vidhan Sabha [3rd October, 1964

Serial Vehicle . Date of Offence committed Details of action taken 
No. No. Checking

1 PNF-3354 14-6-63 One passenger was found Prosecution had been launched,
without ticket in the Court of A. D. M.,

Bhatinda, during September, 
1963



Starred Questions and Answers (16)3

Serial Vehicle D ate of Offence committed Details of action taken 
No. No. Checking

2 PNF-3150 23-7-63 Seven passengers were 1. Prosecution had been launch-
found without tickets ed in the court of A. D. M.,

Ferozepur, during September, 
1963

2. The case has been included 
in the next meeting of R.T.A., 
Jullundur, for consideration of 
cancellation suspension of the 
route permit of the Transport 
Company under section 60 of 
Indian Motor Vehicles Act, 
1939, as also the conductor’s 

■j licence under rule 4.43 of the
Punjab Motor Vehicles Rules

3 PNF-2966 23*7-63 Both the stage carriages'  Prosecution launched in the
were carrying a marriage court of A. D. M., Ferozepur, 
Party. Evasion of during September, 1963
Passengers Tax amount
ing to Rs 61 detected

4 PNF-3437

5 PNF-2844 28-8-63 One ticket was found The case has been included in
under-stamped by 5 nP. the next meeting of the

R. T. A., Jullundur, for taking 
departmental action against 
the Transport Company

6 PNF-3293 19-10-63 (1) One Passenger was (1) Prosecution had been
found without ticket launched in the court of

A. D. M., Bhatinda, during 
December, 1963

(2) Ticket No. 92705 (2) The case had been included
was found under-stamped in the next meeting of R.T. A., 
by5nP . Jullundur, for consideration of

suspension/cancellation of 
route permit of the Transport 
Company under section 60 of 
the Indian Motor Vehicles Act, 
1939, as also the conductor 
licence under rule 4.43 of the 
Punjab Motor Vehicles Rules

; HTfag ?> fora* u fe  HHuut uunwuu  
oTUcft feoi gnt hWmh uT uw?? 1963 feu ufew Hi h ns usr 
OT̂ ai fw  3 1 Nothing has been said about the action taken in 
the matter.

WUcft : H fe^T 3  faspfeH 5 I H" H* fa  fflH
VI s  — V

fmpuuH'u g e t festgrfaut HfaofH ^  feu  f w f V  3  u* # h

U1 HT§ U3t 7JTH fHHHT 3 I faU3 $H feu W§ U?>
§ 3* u1 fuuau i) uHH't gtfg otT u?  i I  am prepared to admit 
that.



id^ra* faut: oft Frfua $ feu uht 9 fe fen smsl 
§ ftTR 3 HfelWH foTHH HUH £TfeT U, H3T H3 ̂  gt OTTgf gfipjff ut gfeui h1 
feifeyu 3' fUHTU, >3fk3F]U7r fUFFU, w  3a fe33y3 WtHorHEUirgfs# 
h) H?ru&t f  fefet 51 ofi feu 5,000 50 ui gfuui fe?3H § 33 3 t  feui 5 ?

H3h1 : 3 33 Hfed HTfag 3 feuT U, frfTrtW F?r§ UTP feUcT2f U3 »l§ 
gig WTfê fe Kfwiuu ftTH?jt>HT ugsr ginsi £ ftrcre fHgTfe3f fus# hto hu 
gTH wfehtf US feST H3?T HT W 3 Ha £g feu? gt >tf§ HU feuT IF fg 
what steps I should suggest to the Transport Depart
ment as Finance Minister.

■ *ft sra s m  : 3ft fferV? #  31313  ft#  |  srnr uft re  ut ^ i g t
g^ft ft reft re rel3T ft giut I, ?rt*r? 31313 w it re # ?#f # f¥g rei ft ?

Minister : All I can say at the present moment is that when it comes 
to the notice o f the Government the whole question including previous 
record and present complaints will be gone into.

Chaudbri Darshan Singh : The hon. Minister has said that challans 
are filed in the courts where it takes quite long to decide them. Mr. 
Speaker, in one case the challan was filed on 23rd July, 1963, and the 
prosecution was launched. In the other case the case has been included 
in the next meeting of the R.T. A., Jullundur, for taking departmental action 
against the Transport Company. May I know what action has been taken 
against the Company ?

Minister : I myself tried to find out the result but have not so far 
been able to know it.

tree*cr igggs fmv: §h gust § u <rvĝ j uufeu fku us gt fen
Huul §<sf ulw hVuNh tg'feu ggt f<sT u 3 ~hs uus ut fauiug3333? ?

Minister : I will advise the hon. Member to be a bit patient and give 
us some time. I can assure him that the affairs o f this Company shall 
be gone into and examined thoroughly.

*ft 33Tlg3t 313 333 : 3t ^ff3 3313 13311 333 «Bl?3'g fgfgWT 3lff3
3 3f f33t1 f# 3 # f3# 3tt. 3>. q. # 3F3 ffw r f  I 3133 #13 3 f  33# 3lt 
3 #t 33H 3133131 f  #f#3 31 33333 # 333 3f33 # 313 f  33# 313 3 333V 33 
Wf 3-Tlf 31 Tfl1 ? f  3 # 3313333 f  ?

HHcft : feH 310- Ut 31 H§ #t cSUT U3T | h"uut£ 33̂ 7?) UH fed1
— **■ SB

Ut | H§ UTH tH UU H* UT U3i Ŝ TU* U »ft fefe ejHU3?
ofuTji# t  tu û  1 I send those to the Depart
ment concerned. The Government shall go into all these 
cases including this case thoroughly.

(A t this stage Shri Balratnji Das Tandon rose to put his supplementary
question) ^

Mr. Speaker : I do not think there is any necessity o f any more 
supplementary questions in view of the frank statement made by the 
Finance Minister.

(16)4 Punjab Vidhan Sabha E3rd October, 1964



Recovery of Arrears of Sales Tax/Property Tax in the State
*6247. Comrade Ram Piara : Will the Minister for Finance and 

Planning be pleased to state with reference to the reply to Unstarred 
Question No. 1055 included in the list of Questions for 9th September, 
1963 :—

(a) whether the m atter which according to parts (b) and (c) of the
reply to the said question was being looked into at Govern
ment level has since been looked into; if so, the details of the 
enquiry report, if any, together with the amount of Sales 
Tax, if any, realised or assessed as a result of the enquiry ;

(b) the contents of the detailed information which according to
Annexure B referred to in part (b) o f the reply to the said 
question was sent to Government ;

(c) whether in addition to the monthly lists of defaulters (i.e.,
defaulters who have not paid the Sales Tax) referred to 
in part (c) o f the reply to the said question, the Excise and 
Taxation Commissioner receives from districts the lists 
o f those firms which have not been assessed to the Sales 
Tax for years together ;

(d) if  the reply to part (c) above be in the negative, the action,
if  any, proposed to be taken against the officers responsible 
for not making the assessment and not intim ating that fact 
to  the Excise and Taxation Commissioner, together with 
the details o f action, if  any, proposed to be fetaken against 
the firms which evade assessment for years together ?

Sardar Kapoor Singh : (a) Yes ; the enquiry has revealed that the 
position conveyed to the M .L.A., by the Excise and Taxation Commis
sioner, Punjab is correct. In view of this the question o f assessment and 
realisation o f tax does not arise.

(b) The contents of the detailed information cannot, it is regretted 
be disclosed in view of Section 26 of the Sales Tax Act.

(c) No such list has been prescribed. However, information in 
regard to the number of unassessed cases is obtained from local officers 
from time to time.

(d) In the light of the latest ruling regarding the period of lim itation, 
the question o f time barred cases is being re-examined and suitable action, 
as warranted, will be taken.

: dFd i&z at ddsrd 26 a dd̂ d̂ rd
. fedddtd d§7 dT dTdt d> TdT d ^  TTdT g fa dd dddd dtdd # dR d d* 

ddTd a ddTd d ddTdT ddT dT fo d̂dt d%dd  ̂ Ot df |  d> gddiddd at
if ddTd at ddT ddg I  ♦

hhuI : h§ ?>uf us* for ufutf cfwrarc feu oft fen* few r); r£ feu 
Bfaw few h1 fe on account of section 26 of the Sales Tax Act 
this information cannot be disclosed, Hi mtu t̂ fen sts § HfeR f̂es 
?>uT Rf as tow hat extent that section is applicable to give infor
mation to the House i.e. how much assessment has been made 
and what has been realised. § spsft farel are fifed § uh*
9  H §  d t  U d T 3  f e n  H U t  § R  R T d  f e c 5 U TU H R ? >  ^  u l  f e d  o f t  S 3  9  ?

ddd*S TTd cdRT: dg^ddddd ?dfdd ^  TgTgfe^ddddd dt£d Ot dR 
did a did ddd fdfeT ddT I  dfe dg dd gdT dd fa dTd qrfddd ^ dTdd tr fat fd2 
fdq i % did dgd wlr dddd's agf Ot d f  ?

Starred Questions and Answers (16)5



H3#t : fHHSfa 9 fa fHH 33H ©1 MHHH'H 4 HtH UfUHf 33? ojTs! 31Hl 
ufUSf fgH fae 3aTlH Hi for MH? 3 Hr5 33 el 3l MHHH'H 33 H3© H* I
fae feH fae fsfHHH-s e T 3MHes h! fee |fsai feu MTfeMT fa mh? 4 

HT5  el 'HHHH'H H3© 3f fHH SHI fee# ffl3# #1 SfflTFt fHH 3THfae 

MT©'© 3 M3 HrelH Ht33 33? ©3* He! Hf33H 3 fe^lSH* 33 fa©lMf
gieW us fa in the light of the latest Ruling of the
H igh  Court e'3 ww  el H ifw  el mhhh'h ©lei efe 1 

Mr. Speaker : Next Question please.
Comrade Ram Piara : Sir, it is a very important question. I may be 

permitted to put more supplementary questions.
Mr. Speaker : All right.

t r  «siRf: 'RT̂ -ra fefaeR 3ft©fa<?r eifaer
5;TC5#%3 t#f #tTTfatRf f a ^ ^ 1̂3

SHTOfapl #1 ©fa 33# PlHTE f3T©W3 fa3T33T?
H33l; fHH ngq fae?f eT©H uth hmshtst #3e1 eeeTe* fa tw e  

fê T HTf3Mf ©Hf § #33 HHt 3#1 3fa 3 f3 fe# MSaifeHl 3h1 5 
fHH © 3^3 HHoTO 3 Hf fHH HHH 3 33Hr3 U3feMT 5 M3 ©33 U3t 
Hi! M3 fa# ©HIS'le'H ##1 efa 3* M3H3t 3 333T ©leT Hfar 9 I

TTH C*T1TT : HTT3 HTH 1 3  3^11 fa ©33R3 q ;3 t# q 3 fa fa i3 T 3  
'tH.'TH'.q. #T f33>RTH'3 #1 ©fa 4 313 3  ̂#1 e©33H # 3R 3 ©T3T ©1 fafat 
©3 i t  I 3T 331 3?©! 3f[T33 331©3 fa ^331 3T ft 3T3 # 31333 3^ ̂ 3^3513 33f 

3ff 3l 31 Ts(t ?
H33l I 3I3 H'H © UTH #1 ©el f©3l M1©! © © MT3#HH H'33 UHl HI©! 

5 I fes^HH H3 faMTHfae ©3l U ©1 H*©! © I fHH fiH H  feu f e fw  UfHMT 

Hi fe fetf fe33T3HH3 e  fesf f ie  feesl oftel aiel 5 1 h' fa#' for iifes* 
#33l o(1b1 © fa fHH tH § M#1 331 7?E M3raTfH3 33 33 3f I fa# 33 fHH 

fae fH333!H3HltT UHlMT 33 M§ fH5)|[S3lH UHIm* 33 ! fHH § M3ra4HS 

331TfHMT tT f33T #1
Chaudhri Darshan Singh : Sir, may I know from the hon. Finance 

Minister whether Messrs National Motors have been assessed even after 
the Das Commission Report ?

H33l : fHH 3T3 H3 UTH fH353HH3 33? I
3»H33 3Ti  ftfai Hmee : 3l ih Ih Htee ensai fa faesW  3 3  fan

33t l̂>Ht #U31mt 33 fafa ©1 MilRH© fqSH 4 H^S fae 33? 3M  3IHl ?
i j  mil33 : fHH hh! ##3t 3 fen fa© i (The hon. Member 

should give a separate notice for this.)
sHere rre cztm  : 331 erf^q qefa# fa  t[e..^e. q.

faisl ##33©^3 3Jfâ 3r̂ tf3tfl|?r1r fae ÎfaftH er^R^free#!
*if |  el 3 ? 33T fart# |  ?
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H3Ul : fanul fuUH? M'A'dyH ffHU § fen) Uist 5 §oi UlUHfe t  WUH'yl U 
nf§ §UHH?> ufHH?>H fU3i 3iui 9 I

tr  etriTT: wTurffu fufû uT ut%«t qurrfr aft 
stttttt risk  aft fr af |  afr aaaaa aft at af |  at ?a t  aR a titth  aaart, 
asrfaaa arfa^ai ar ftaar̂ a tffe ̂ a%aa arfaaaa $ Paara; aar aaaa fen aar

I  ?
Haat : f e n  FnaW aref §  fe u n  ate1 tp feu1 9 ;  u r m  rm n  w few  t 

h) n  a fen fenui feu nfet fe^nuffes fewat ain't 9 i fen n  ut ant" 
wfeajT âiT naa n fa fe^nuHns fen nuui 9 w  suT i

Pandit Chiranji Lai Sharma : On a point o f Order, Sir. Y ou  have 
been pleased to allow Comrade Ram Piara to put so many supplementary 
questions. Sir, is it not in contravention o f the decision that no hon. 
Member will be allowed to put more than three supplementary questions ? 

Mr. Speaker : No such decision was ever taken.

Starred Question No. 6229. (Postponed).
sft ^TRI'T : HffeT Uffeu, U 9 fe HFTU 9jf  HUTU j|t R̂ t TT |

Mr. Speaker : The hon. Member should put his next question please. 
Extention was already allowed.

Relief work done in Tehsil Bhiwani, District Hissar 
*6230. Shri Jagan Nath : Will the Minister for Revenue be pleased 

to state—
( a ) whether adequate relief was provided in the drought affected 

areas o f tehsil Bhiwani, during the period from October, 
1962 to July, 1964 ;

(b) whether it is a fact that some of the people o f the said area 
during the said period migrated to other areas in search, 
of work; if  so, their number ?

Sardar Harinder Singh Major; (a) Yes.
(b) (j) N o.

(ii) Question does not arise.
sftnrnm: On a point of order, sir. nten nfeynsfe

I  % 3  fftt STRift HTfelT? U^TnTTI ?[RTT Tfe 9  9 fe  n ?  HUT fasp#
fê fftf RTfiTWR Uff ff  I

Mr Speaker ; This is no point o f order, please put your supple
mentary.

sft : 4 n ^ fn T  fafupJT urfeu T u m  fa  UU fUTR UTU 3  STTTtf
RT^lf 5TT 4R4> *FT, rft̂ TTTR ^HTT P̂THTT fa  Tf *pfa STRUT #  sft Ufa 9 UT ?

Minister ; This may be in the knowledge of the hon. Member. As 
far as the Government are concerned, they are not aware o f it.

cTHU3 W’ffHUI H’HU3 : IPUU SH 9  HUTU feu ¥ijiu HTfug 9 ufaW
9 fa dtete fern few i h1 q fa n ulnfe fun few §u fun
huh feu h); feu ulstu Oh ni huh feu Hi tP uu) i huiu nTui ul§, feu fefl 
3U* ul ufafe Hi I
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Minister : According to the Rules, all sorts of relief was provided 
to the drought affected area.

sft x m  : ttt ‘it’ ^ ^ ^  |  fa ^sfaq?
fezrTTpTTti qqfpqT q w  $ faqqi Percentage of amount |
faqqt M f a  fa n  qqT f  I

Minister : I  do not know what percentage of relief was fixed- but 
I can say definitely that adequate relief was given.

s f t a ? f5T Tm  qfa*F : frqto TT qqqqr qr faqqt FTqrq# |^T ?
M inister : I require notice for it.
«ft S R T rq s ffa q  55PT: .  #' q f  'p T T  i %  q t fa q fa  qqfqT qqT |  ?TPTT

w q if FT*T3fr farfa qt ̂ qqtqfaq |  ?
q?q): qqT ^qt qrq qT# frqqqf q qt q̂  fqqftqj faqfa $  fiff i 

(Thumping)
srt qqq qrq: qqT qqfa qifaq q  ̂qqiqq far qrqr qrq q faqfa qqi 

gqr ? smr gqr q> faq faq qfq q gqr ?
*p*> qg q#qgt tx f^T q> qqrc f  i faq faq qfq

q f  srr I require separate notice for it.

(16)8 Punjab Vidhan Sabha [3rd October, 1964

Machinery belonging to Pong Dam Lent to Private Firms 
*6563. Comrade Ram Chandra : Will the Minister for Public Works 

and Welfare be pleased to state—
(a) whether any machines o f Pong Dam were lent to any Private

Firms; if  so, the names of such Firms ;
(b) the details of the machinery lent to each such firm and the

period for which it was lent ;
(c) the details o f hire charges received from each firm on each

occasion together with the date on which each Bill was sent 
to each firm and the date on which and the manner in which 
its payment was made to Government ;

(d) whether the transport charges for sending the machinery to the
said firms and receiving it back from them were paid for by 
them: if so, the details thereof ;

(e) the details of loss and breakage of machinery, if any and the
expenses incurred on replacement of parts of repairs ;

(f) the number and names o f Mechanics and workers, if any lent to
the said private firms, along with the periods for which they 
were lent and charges received from the firm on account 
of the salaries or wages payable to the said mechanics and 
workers by the dam authorities ;

(g) the details o f repairs, if  any, carried out for the said firms and
the charges received therefor from them ;

(h) the authority under whose orders and the rules under which the
machinery referred to part (a) above and the employees 
mentioned in part (f) above were lent to the said firm ? 

Chaudhri Rizaq Ram ; (a) No machinery was lent. However, 
‘Deposit W orks’ were carried out for —

(i) Jullundur Improvement Trust ;
(ii) Bir Co-operative Tea Factory, Baijnath ;
(iii) Capital Construction Company, Halwara,
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(b) (i) Jullundur Improvement Trust.—No machinery was lent but 
one Compressor, one Jack Hammer, one paving Breaker and Truck R.B.-21 
for the period 7th August, 1962 to 13th August, 1962 were used by the 
departm ental forces for the work.

(ii) Bir Co-operative Tea Factory, Baijnath.—Jeep PNH-6011— 
Period 7th August, 1963 to 1st December, 1963.

.(iii) Capital Construction Company.—No machinery was lent but 
one Air Compressor with Jack hammers for the period 20th December, 
1963 to 31st December, 1963 were used by the departmental forces for 
the work.

(c) (i) Improvement Trust.—Rs 3,325.48—All payments have been 
received by cheques in instalments, last cheque was dated 21st October, 
1963.

(ii) Bir Co-operative Tea Factory, Baijnath.—Rs 500 were received 
in advance vide cheque No. 125262, dated 6th August, 1963.

(ii) A balance o f Rs 1,904.09 is awaited from the Co-operative 
T ea Factory.

(iii) Capital Construction Company.—Rs 11,400 were deposited 
in advance in cash. Final Bill is for Rs 9,824.91. The balance is still to 

be returned to the firm.
(d) (i) Improvement Trust.—Hire charges amounts to Rs 307,19 

were recovered for the truck used for the carriage of machinery to Ju llun
dur and back.

(ii) Bir Co-operative Tea Factory.—Does not arise.
(iii) Capital Construction Company.-—The transport for the machinery 

from Project site to Halwara and back was provided and done by the firm 
themselves. Project did not incur any expenditure in this respect.

(e) No loss or damage to machinery sent out occurred.
(f) (i) Improvement Trust.—Period 7th August, 1962 to 13th August,

1962—
Sarvshri—
(1) Ram Rattan F/M  Spl. ;
(2) Bishan Dass, Mucker ;
(3) Prem D.ass, Mucker ;
(4) Hira Lai, Driller ;
(5) Mansha Ram, Driller ;
(6) Banta Ram, Junior Driller ;
(7) M ajor Ram, Mucker ;
(8) Prithi Chand, Mucker ;
(9) Lekh Ram, F itter ;
(10) M anohar Lai, Welder ;
(11) Gurdial Singh, Beldar ;
(12) Bhagat Ram, Beldar ;
(13) Bhagwan Singh C/M an ;
(14) M ohant Ram, Driller ;
(15) Resham Singh, Junior Driller ;
(16) Milkhi Ram, Junior Driller ;
(17) Hans Ram, Chargeman ;
(18) Kashmiri Lai, Beldar ;
(19) Sant Ram, Compressor O perator ;
(20) K ashm ir Singh, Beldar ;



(16)10 Punjab Vidhan Sabha [3rd October, 1964

[Public Works Minister)
Wages of workmen . .  918.09
24 per cent Department Charges . .  1138.43

RECOVERED
(ii) Bir Co-operative Tea Factory.—Name of driver, Shri Charan Dass
The wages of the driver are included in the mileage rate of 48 nP.

per mile charged from the firm.
T. A. Charges are extra.
Period 7th August, 1963 to 1st December, 1963.

(iii) Capital Construction Company.—Sarvshri :—
(1) Gurcharan Singh, Foreman, Spl. ;
(2) Didar Singh, Driller ;
(3) M ansha Ram, Driller ;
(4) Pohlo Ram, Driller ;
(5) M ajor Ram, Junior Driller ;
(6) Lai Bahadur, Junior Driller ;
(7) K artar Singh. Ble 'ar
(8) Puran Chand, Beldar ;
(9) Hari Singh, Beldar ;
(10) Chandgi Ram, Spl. Operator (Compressor Operator)

Period 20th December, 1963 to 31st December, 1963 :—
Rs. nP.

Wages charged . .  706.23 24 per cent Departmental
Charges . .  875.73

(g) No repairs were carried out and thus the question of receiving 
any charges therefor does not arise.

(h) Para 2.109 of P. W. D ., Code authorises , I. B. Officers to 
undertake deposit works. Powers o f Chief and Superintending Engineers 
and Divisional Officers to authorise the undertaking of deposit works are 
given in paragraph 5.31 of P.W .D. Code.

(i) Jullundur Improvement Trust.—On a request being made by Deputy 
Commissioner, Jullundur to the Director, Construction, Beas Dam- 
followed by letter Vo. IV-455/JIT/2404, dated 30th July, 1962 from the 
Chairman , Jullundur Improvement Trust, he issued orders for taking 
up this work.

(ii) Bir Co-operative Tea Factory Baijnath.—Under orders of the 
Chief Minister, Punjab—General Manager, Beas Project letter Endorse
ment No. 1362-65/BP, dated 26th July, 1963, a Jeep was given to the 
Bir Co-operative Tea Factory , Baijnath.

(iii) Capital Construction Company.—Sanction was accroded vide 
G. M. B. P., Talwara letter No. 29749-50/BPT, dated 10th December, 
1963.

Comrade Ram Chandra : This is a very lengthy answer and pertains 
to  a very im portant m atter o f lending machinery to private firms.

Mr. Speaker : That is right. Supplementaries on this Question 
may be put in the next sitting of the House.
B* ------------

Enquiry into the working of Pong Dam Project
*6564. Comrade Ram Chandra : Will the Minister for Public 

Works and Welfare be pleased to state whether there is any proposal 
under the consideration of Government to institute as was done in the 
case o f Bhakra Project, an inquiry with a view to  assess the achievements, 
and detect cases o f malpractices, corruption, irregularities, failures and 
short comings in the working of Pong Dam Project and to suggest remedial 
measures, if  so, the time by which it is likely to be finalized ?



Chaudhri Rizaq Ram : Since Beas Control Board set up by Govern
ment of India and assisted by (i) Standing Committee under the Chair
manship o f Secretary Government o f 'in d ia , Ministry of Irrigation and 
Power, (ii) Construction Planning and equipment Committee under the 
Chairmanship of Dr. A. N. Khosla, (iii) Central Purchase Committee 
under the Chairmanship of President* Standing Committee of Beas Control 
Board , (iv) Board of Consultant under the Chairmanship of Dr. A. N. 
Khosla, Governor of Orissa, (v) and a full time Financial Advisor, is 
responsible for day-to-day working of the Beas Project which is being 
executed departmentally except part o f building work and all payments 
to  firm/Contractors are made after hundred per cent pre-check by the 
Chief Accounts Officer, it is not proposed to institute any enquiry.

There are no shortfalls in the Schedule. Actually more work could 
have been done if funds were available.

ttw « i i t t : p t w t t  Tftwfwsrr t w t  I #  f o 'f N  ww w w ra p  W

TW P  W5WWT WPFWTW §W f  I fWWfwW WTtfTTO # tf l f t  TfT fPTW  5 f t  fTO  7f  

W?t WIWTWfefwWftTftf, PW TTt#t5ff TTWtT TtT# #fWTTWP"tf TWStfaSTf 
5irwwt ?

w?w t : p t  t t  wrar w^fTfrnr wff §i  i t o w  w*w t #  wtfwr w 

wwt mfwfTO #w f t  t t  T f  f w it  wtfew w wt w s  f  i w ra p  ww #  w f p w

TrtWfWWT W i p  TFT iW TTW W  WTWTT%tr^^WTt T O f  |  W^T WTW

Wff f> Tft I

Comrade Ram Piara : W ill the hon. Minister be pleased to  state 
whether up till now no complaint of irregularity at Pong Dam Project 
has been received by the Government ?

H ?#t: jffaTTCTW f#W WT T f  f  f% WTW it ^  WfWft W f t  I

sit WWTTWWt TTW arww : w ra p  tw  TT  5Tt ?T^#iTTtW  f  (  w k  p p  TW^t

#  fT T ti #  wtrxfwwr 5ft fs i fWT wf wft fa? fww# (ra p ^  # t t  wt wf

wf%W sjtf P  TT f e lT #  f t  P  W I W# W f f # P #  WTW PWW Wff

f#TT WT T P  I W tP T TOTWT WW 5 O T fw 'TT^twW TtrtW  wvt P W  T P  T  f p  

WWt % WTTT I ,  WlfT T f #  #WT W f>W TTtr ?

W ^ t : f#w PTW f # ^tw #ftTtw  f f  P IP # TTT W  fp iT  5TT T f  T11

w lg r r o w  wtem : q k f w # f p  w w t ^ f w i k t  TW TtW TTT W ftgf i 

WTT T P  T f  | f# T f t  TT  5ft WTWTW WW gWT w k  TT?T W# WTT WTW T T #  #  

f#w P I  P f  ??§ WTTTt TWTT W TTT T t  T f  | ?

w k t : w n  ?t p  wtfkr # # i

WTf arww t# f : P I  P # W T  # WTf T T  w k  5TTW f # T  T  fPTfw# W T t f

fW5ft#W TWTt W TTT =Ft |  ?>3 ^

W P t ; p p p  WT?WT # T  f t  TfT |  # k  WTTt TWWTT f t  T f t  | I
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Proposed Division of Water of Drain No. 8 for Irrigation purposes 
*6539. Shri Sagar Ram Gupta : Will the Minister for Public Works 

and Welfare be pleased to state—
(a) whether there is any proposal to divert the water of Drain

No. 8 to irrigate the area in Mohindergarh District and 
Dadri Tehsil ;

(b) whether any request has been received by the Government
to extend it further so as to irrigate the lands of Bhiwani 
Tehsil also ;

(c) if the reply to part (b) above be in the affirmative whether
the Government has taken any decision on the said request; 
if  so, the details thereof ?

Chaudhri Rizaq Ram : (a) Yes.
(b) Yes.
(c) The matter was investigated but it was found that the channel 

could not be extended to Bhiwani Tehsil due to higher level.
HUTT TThU'cTT : faqpft q^fpT q 7RT qft q? ’PFTI RTh 3TPT q^RT 

i  fqrqqT 3RT «TT ?
: qq ?cTTT fr  =q? q^f qqq | (fq t)

w m ts  w t  : qqT ^ )q q q  fw?? R?Tq qqn  ^  qitf q ^ 'ta  |  ?
q R l : ftq  £  TPR t Tpft =q? q̂ T q^qT 1

snrc : f  q qqr qR ^fqlr q^ q)q tt  nq t fqqqqq qqqqs

qq qqr fqqR |  ?
: fqqn; qRq qr fqq r̂r'Tqfr qfc «fr q m  qqq qcqr qfr #qR ^  qrqqt

qqr ^q i
qrqT tto qcqr: w tfrt qTf^q q fw q r  qr qR  q f  p r  #qq qiq qft

#% q qrqft % fqqiqt qrqqq fR R q |f | ;qqTqqqq^%fqqq % qiq) q^r q fR
qqtq ?

hr)  : t'q qq mx qfrl; qqqtq qqq# i
«ft srqwtq: ?qfrq qrp |  % jfq f qft qq^ % qpft qfr qi qq^T i q

§ fqt^^qqqTq qnRTq tq % qpft qTq^qT|qtqqr qR qrqr xx fq qqT qR 
qqqi qq) q fqqrqr qrt qrqf qq tt qftf srrr qff qqiqqq ? 

qR> : qrqqrqrq^^ql^rqqq =qqRff|,qq# qiqq̂ rqtq qfr qtqq'r i
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Vacant post of S.D .O ., in Dialpura Sub-Division, Irrigation Branch,
Lehal Division, Patiala

*6686. Sardar Pritam Singh Sahoke : Will the Minister for Public 
Works and Welfare be pleased to state—

(a) whether it is a fact that the post of Sub-Divisional Officer
in Sub-Division Dialpura, Irrigation Branch, under Lehal 
Division, Patiala, is lying vacant; if so, since when and the 
reasons therefor ;

(b) whether the Government is taking any steps to post an
S.D.O., in the said Sub-Division; if so, vhen is one likely 
to be posted there ?

Chaudhri Rizak Ram : (a) No.
(b) Does not arise.
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HTO'H yt3H four H’u t  : eft ?tftu Fjrfog FRS3T feu fe u  ufe. sftut gfet 
U f u  offet-gfet-fl TP Ufa®* ut uu feut ufet'Fft ?

U;aft •• FT FfT FT ftu. FT. FT. FT FFF fFFTF fFFTFF Ft f  ufepr

F F f  fFTT $F. Ft. FT. FFT feFT FFT I
*ft Ff T fe f : TFF fuFTF fFFTFF TFT FT ?

F ;5ft : Ft feU- FFTFT FT Ff TTF Pff FT I ' ?F fetr t?WF fefFT FFT I

KDMA Sub-Project
*6066. Shri Banwari Lai : Will the Minister for Public 1 Works 

and Welfare be pleased to state whether the Kadma Sub-Project tehsil 
Dadri , district Mohindergarh has been sanctioned for electrification ; 
if  so, the time by which villages under the said Project are likely to be 
electrified ?

Chaudhri Rizaq Ram : Yes. The villages covered under this scheme 
will be electrified in a planned programme, subject to availability o f funds 
and material.

FT FFFTTt FTF : FFT fpFT# F?FT FFFTF Ft FTT f "f % FTFFT FTFT? fFF
TTF F FF f f  FT, sftr FF FFT FF*FF FT FTqpr ?

F fFt : FF FF^FF ft  Tft |  I

TTF ftfTF : ?FF FT? Ft FTFFFF TT Ft FTF UT- ft FFT u k  rFFI

PPt ^TT Ff T f  FT, SFFT FTT-FFf | ?

F ;F( : TF T  FTFFF Ft FTF Fff I fFTT FTFFFF fFT fefTFF F ft,
FtT f  F '  TF. FT. FT. FFTf F  FTF F ft. ftpftF FTF ^TT F T% F T f t !

FtFFFTTt FTF : FF fF  Ff FfF f  fF F f^F ?  Ft TFFF- fFFTff FTFTTT
FTF FT FFT FFfT FT%F FFFfeF fFFff F fF F  fFFFT FFT FFFTF fFFT | ?

F ^ ft: ttfti Ft w w  f  f  Ffr Fft ft FTfe'Ff Ff |  fF tjff a rea s  
a r id  f  tuft p f t f  (fft ftf f k  f Î fft  f  ftfe ftft t f f  fftt Ft ftp;ft i
f F  F  FF FTF F f F F  2 6 TFT FFFT allocate FTTF FT FtfeFT F t  |  I F « ftF  t  fF  

F f  2 6 FPFTPFTFt# F t  fF F  FTpFT FIT TFF FF5T % fefF fF F F t F t FT FFFT I

«ft fFfTTT fef : FFT FFTT FTffF, FFfeF f=F 5TF FTFt T TPRTF flF f  Ft 
FTFFf F  fei'KIir F FT TFFU FFFf f  FF F  feF FFFPT FT FTFT |  FT Fft ?

F ;F t : F15PRTT 1 0 FTFT F  ftfF FFFF fta ' |  iFtT F F  F F  F T F  fF FF  FTF

fF U fF  FTF FTF f  I
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Application for Installing Pumping Sets in Certain Villages of Tehsil Dadri,
District Mohindergarh

*6067. Shri Banwari Lai : Will the Minister for Public Works and 
Welfare be pleased to state whether any applications for installing 
Pumping Sets in villages Patuwas, Mehrana and Kheri, tehsil Dadri, 
district Mohindergarh, have been received by Government; if  so, whether 
electric connections are proposed to be sanctioned in those cases; if not, 
the reasons therefor ?

Chaudhri Rizaq Ram : Yes, 37 applications for tube-well connections 
have been received from the villages Patuwas, Mehrana and Kheri. 
Electric connections have not been given as these villages have not been 
electrified so far.

sft 44414) 4U4 : 44T 4 lf^ 4  44T44 far 37 44IT44 444 4T cTTT̂ I

4rV m i  w k  44 44 m  fesrsft 44f444T4 44f4ff ferr 44T ? 
rpsft : 3 4  %  f a q  4TT4 4>fei 4  44T ^  r 44T 1

: ^ T fw T ^ r4 4 t 4 4 f e 4 |4 K r 444 ^ 4 n ? f 4 r r 4
4  ^ 4? 5E)T4 fe41 I  I 4?4r 4 4  ^  44rf44: 444-Hfer ^  feiT

4?) 4?tfe4 44 ?
: V i 444 *(4t 4T 4t 4) 4T4 44 i 2 f¥rc 4W *4 tfer | 4fer

>ffe?r 44 spft 4ft 4 4 |  % f f f e p r  f e n  3tt 444 1 n w  4  >fe4T f e n  I

f e f e f r n  n n f e t  444T 4 4 4 4 4 ) 1 4 4  4ft n n rff Trsrnr 1 w . i?4R

if  1 ~ jfe  fnn 444 44444 4T4 3 ferr 4 w i?  qfer nrn 1 1 #fe^r 4)  w it

^ 4  444 f4 R : 4 T 4 1 4 ^  4 ) 444-444  #  J 4 4 4 4  £  f e (  f )  <44 4T744ft 4ftfeT 4 ^

Captain Rattan Singh : Will the hon. Minister be pleased to state 
whether it is the policy of the Electricity Board not to give connections 
to those villages whose names have been mentioned in the House ?

(No reply).
44444 Tm  rttt  : f e 4  ^ 1 4  ^ f e r R  n fe e T n rfe r  f  f  § f  | ,  441

4^ 44444-4541 ^ 4441443144 ?
rp 4 t  : / 4T 4T4) 4 | f  |  4 4  t(ferT4 44 4 f e f  44 41 4T4 f4 4  4felT 4

4 4TCWf44 : 
4414 4ftfe)4 

f'ffnT 4ft 44)

34 4ft 44144 44 I 44443: 44 4441 4 41 4 r̂ 44 44T 444-444 

fefr K4 4 244>? 304 FI444 iftfelFT 44444 4141 
47; 44 4444 4R(4f 4ft §4  44f 444-4^4444(4 I

Captain Rattan Singh : On a point o f order, Mr. Speaker. I want 
to know whether the Hon. Minister for Irrigation understood my question ?

Mr. Speaker : It is presumed that the hon. Minister understands 
the questions of the hon. Member and the hon. Member understands 
the reply of the hon. Minister.

44444 TI4  «4lTT : 44T 4 ?f r f e l l  44TF4 fe 4T 34 4T 4)f4 | fe 4ift 44

4T4 4fe 4 >4144 ft 444lf4 4T4T ft 4£T 4f4 ffeftf 4f 44(4), 44 44 444 4f

W  |  ?
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^  *WTft r̂ivT: *PT7 etNT *7f>TT ft? ftpT TR $  TTFT qT? *fftT £
'1>l*w ^^rsrr^r w a ir t  sftsnf T fT ffoH nrftq
3f7qit ?

5ft ifq^#^t«rcT T w g 1

^  5T?5 5TT*T rfom : WT ^3fR TUffR ^Tq?t ft? ftw  3Tf? 7PRTT #  CTsMeSF 
q r ^ t ^ T  grT$ft f t w r  tt r z t  t?t fr w r  wt f t^ fr  ^  tjtt q  T?rft
3v*7T *ft f^xjrr | ?

*pft : ?nfr m  sftf ftm T ^  f i

Electrification of Villages in Kanina Area in Tehsil Mehindergarh
*6068. Shri Banwari Lai : Will the Minister for Public Works 

and Welfare be pleased to state with reference to reply to Starred Question 
No. 4542 included in the list o f Starred Questions for 20th February, 1964, 
the approximate time by which the villages covered by the Sub-Project for 
the Kanina area, mentioned in part (b) o f the said reply, are likely to be 
electrified ?

Chaudhri Rizaq Ram : The Sub-Project Estimate for the electrifica
tion o f 23 villages, namely, Kheri, Sihore, Kurbanpur and surrounding rural 
area is under revision. The villages covered by the above project will be 
electrified in a phased programme after it is sanctioned by the Board 
subject to the availability o f funds.

*77 5W <V <T7?T : W  317ft 5R7PF7 ft? 3f 577W ?sft#fSPT f t W
|  ^Tft-ftrcr hr- rt  qftqr t  ftq  Tn™T ?

: 5nfr 773? ^  1 1 1 3 s r  ft?3T «rr ft? w s r  ift

f  3̂  10 3?tfair t?rft TqiPfftrqfir |  ft? t'7?3H f f t  £ '6ftq 
373 w it  t  fftn 37737 1 1

ssft 57*jV ^  ftfq VTTT 337 3?7l£ft3T 3373T |
q?rff ft? 3?f 3# q f HR I' ?fft h r  v; RRf 37737 | ?

Hi'sft: ^3 % q^3 ?f*7 33 qft3W TT 33 f  3fffr 77ft ITT? 777331377 3?7
RTfw 3̂ 7 | #ft?3 ftlftt 3773 *7 >#33 333 33T7 33T 'FT 3137 f33 33?37 | 

HT'ifft 373333333 Tfftf I ?33 333 3 f 17ft 3?7 33T331?r I 7>31<7
yiPlim HI? f  ft? WT7 5iT̂  % TT̂ Î cfi TsTq'TT ?i'4?rfi’ | cfi qfT1/ I

Water-supply Scheme in Rural Areas in Tehsil Bhiwani, District Hissar
*6232. Shri Jagan Nath : Will the Minister for Public Works 

and Welfare be pleased to state—
(a) the progress so far made in the execution o f the water-supply

schemes in rural areas o f tehsil Bhiwani ;
(b) whether Government propose to accelerate the speed o f execu

tion o f the said schemes ?



Chaudhri R izaqR am  : (a) A statement is laid on the Table 
o f the House.

(b) There is a limited provision for rural water-supply schemes during 
the Third Fiver-Year Plan. The funds ear marked for the year 1964-65 
areRs 13.67 lakhs. Thecost o f the water-supply scheme in tehsiEBhiwani 
comes to about Rs 135 lakhs. However, the Government is keen to accele
rate the speed o f the water-supply scheme o f tehsil Bhiwani and make 
special efforts to provide funds for the same.

STATEMENT
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Serial
N o.

Name o f the Scheme Estimated
Cost

Remarks

Rs in lakhs

1 Providing water-supply scheme for 
Group A-11 villages (16 villages) 

i

13:91 Work completed and 
commissioned

2
r
Providing water-supply schemes for 
villages Lilus-D-Salana (3 villages)

1.40 Ditto

3 Providing .water-supply scheme for 
Group A -l villages (44 villages)

55.00 Approved by Govern
ment ofj India, but 
no funds have so 
far been allotted

4 Providing water-supply scheme for 
group A-l 11 villages (16 villages)

14.96 Ditto

5 Providing water-supply scheme for 
group B-l villages (36 villages)

29.19 Administratively 
approved by the 
Sanitary Board.

-But no funds have 
so far been 
allotted

6 Providing water-supply scheme for 
group B-l 1 villages (23 villages;

25.93
s

Ditto

* f t  s p Tsn s r: w t  jtb stp#  f . t  %  ? f t w t  s p t f t t  eft T p ft  ^

7  =7Tf 7T f  fe w  7 7 W  fW T T  7s7(7 77^77 I

.ft 3TFT ̂ t OTR ?RRt-1 ?

^■jft: fRTff r̂trr steer f%Rft 7  ^fr f t  sm^rt 1 (?*ff )
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tpt rttt : w r  trrffT q r n R  %  r t  t r ¥ tt t o f t  fT

f¥ T T ¥ k TfRtT #  ¥Rft | ITT P>R STPPf ¥ R RT  ¥*R¥ f> T'PTT

St ^TTcfl-1 ?
*p?ft : P>R ^TTR ¥ ¥T¥f TT fTR-R I  ¥¥¥> ¥TR¥ ?T ¥RT | I TTST-

^ r r f  %  it *®  ¥* t¥  R fr «ff ¥ ff  t r t  % r  ¥ t «rr # f% ¥  m  t r h t  t

¥ ift r t t t  R f r ®  * r*  %%  t r  w r^rf *t t t r t  t V r̂rrr

¥ ff  TRI R  Rifr I  I
*rt w n r faf : ?:i¥r a f <fta ¥  t t t r t  t r t  3/4  t r  t t  tit w  | ¥f*¥ 

f¥ ¥ R i IT ¥ f  T ¥TT¥T5fr TTtT T R  %  TFTf ¥T TRTT |  ¥fT TT̂ fr 12 o/ 13 0 * £  TT 

fiRRT |  I TTT TTfT ¥(ff¥  TTR if %  TR ft¥f % ¥ t,¥T¥t3R £¥ ¥  ¥¥T

t t  t t t  s rm r jfr  tt f r̂q; t r "t # ¥ r t  ¥nf¥T ?

¥*w>: f  rcfr *  ?¥T* *r f  ¥ ¥ tr t-ttr 11 ¥¥ if feTTR ¥f | fa *fr
Krt q q  f t¥  ¥ i ¥ ¥ f  % ¥ ¥ ¥  ¥ ¥  ¥ f t  TT-TTfr I  I ¥TT f¥ ¥ ~ t? ¥  ¥ ¥  ¥ ¥ ¥  f  I ? ¥  

f a f  ¥ f fRT ¥ f a f R 1  I f a r  ¥t T * q q rrr  f  ¥ ¥ T¥ ¥T¥ ¥ farr qq-RT | ¥T

t t  ttt  ¥ > ¥ #  fa firfr ¥ ¥ t  t r t  TtfiR  |  t it  fa ¥  t r t  ¥ > f¥ ¥ R R *  faq f  t

¥T<T 6 o/70 f¥TT ¥TT q fpR  TTT TT ¥¥ ¥ R  f  ¥¥ ¥T ¥ ff  T̂f̂ cT̂ T f  ¥ f¥¥RT

t r  1
t HttI f r  fa f ¥ fc *  : w r ¥¥fr TnffT fa  f¥¥i¥t ¥ f¥ i¥ ¥ fa ¥ ¥

¥T¥ f  far ¥ M  ¥T fa-TR |  ?
: p R R r  rTl'Tfrq qrr cfi f  TT WW TcTT iT#f #fqR STRRIT | %  cRTI^T

8 pTT qtq- TTTfiRe q  f  TRF PqqrT | qT TRT # feT  | qT ^TRI^ q?J

%z n  qRT qfcTT 1 1 m  i r  # qsp qqqr f^T  t  fqr fsr^r qrqfr #  ?t?r  |
-ZH q f f R  TTRT IT? ^  Tf# iTRf Rf TTR f̂ 3fpr ^ ’r f  iR % TRT #  f^cRR 
* |

«ft swm r : qq'rT Trrf^sr # q jw q i | fw> ^ r f r  trtt: it r ?pt g;tr fr Rrqifr i

=f t f RfpR «fr qsi wrtf q f^ ffrrtr  r r t  rt^ rt i T n f^ cft #  t |  

fRq r  g ^ rr  ? f^  t r  isr tt t r ^ R  jpqfeqR  | r  fs r tI t

t  ? ( i ^ )

Captain Rattan Singh :, May I know from the hon. Minister whether 
in view o f the natural change in the circumstances Kandi Area in Hoshiarpur 
District will also be declared as scarcity area ?

*TRt : “R fr  f%Tq R  R T R  TT 3JTTT »fVr f t  TfT | I f^R ^ P P f H R

fRRT ffTRlT^T, fTT'TT ffTTTT, fRRT HffJiTS TftT qRTTRT ^  lift T̂ T f  ^Tft

TRTqftf'f.enrl | I37TTR ^ fq ^ T R ^ T R t  ^frqqT ttR  R"RT | I
sfr T R T  T IT  R T T  : TTT T T p  TnffT ^  TtfetT T  T f  T R  |  %  pTTRT cffThT

^  TTTT?r T R  5fT T f R  TT T T T  |, Tfr Ti‘5 T R t  TTf # R  | TTR TR T-TRT TTT  T T  TTR  

PTTT R  TTrTT |, TffT q R  TTR TTTTRr R  FRTTT TTfR | qfTR fT  Tft FRT
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^  i i  ^ ft.? tt|h 11 w r ^ faq 11 -ft.
?Trf5T t*fr crrf% sft <ttt ?m  f  *ptt ?

*r? s ft: 11 %. ^ rrfq  «rrr #  eft #' f '® ^  ^ it #f%*r
TpK iF̂ t?grr7T teH 'lefrsraT ^ eft^ ^  ^ t̂rr^TT
SET ^  T̂T f̂t 4ftf?T9r TT̂ ft I

Mr. Speaker : Question hour is over now.

«ft m r  rnr ’T'ctt : m  gf?r ^wfr 11 w  faq ^  ^  *ptpt it  
qvfl'iteflr ^  ŝ rr̂ ier ?>fr ̂ nf̂ q i

Mr. Speaker : No Please.

m?T$  : ^  5ffT WFVC ?T4TW |  I W  TT ^flpfefRT 4P?T #
r̂rsreT #rt ^rf^q i

Mr. Speaker : Well SuPplementar.es will le  allowed on this 
question in the next sitting.

WRITTEN ANSWERS TO STARRED QUESTIONS PLACED ON 
THE TABLE OF THE HOUSE UNDER RULE 45.

Fixation of Minimum Wages in Industries

*6537. S hri Sagar Ram Gupta : Will the Minister for Public Works 
and Welfare be pleased to state—

(a) the number and names o f industries in the State in which
minimum wages have been fixed under the Minimum Wages 
Act together with the wages so fixed ;

(b) the dates on which such wages were fixed or revised last in each
industry ;

(c) the names o f industries in which fixation or revision of such
wages is proposed by the Government during the year
1964-65.

(d) the reasons in each case for not revising in time the wages
initially fixed ?

Chaudhri Rizaq Ram: (a) to (c) A statement containing the requisite 
information is laid on the Table o f the House.

(d) In view o f the position, explained in the statement, question does 
not arise.



MINIMUM RATES OF WAGES HAVE BEEN FIXED IN TjHE EOLLOWINC
EMPLOYMENT

Written Answers to Starred Questions placed on the (16)19
Table of the House, under Rule 45 .

Name of the establishment Date on which minimum 
rates of wages 

fixed

(1) Private Presses

(2) Agricultural Implements, Machine Tools and General 
Engineering including Cycle Industries

(3) Shawl Weaving Establishment on Powerloom

(4) Cinema Industry

(5) Contractors Establishment, Forest Department

(6) Tanneries and Leather Manufacturing

(7) Oil Mills

(8) Rice Mills, Flour Mills and Dal Mills

(9) Motor Transport

(10) Local Authority (Local Body)

(11) Agriculture

(12) Shawl Weaving on Handlooms Establishments

(13) Ayurvedic and Unani Pharmacy

(14) Construction/maintenance cf icads—
(i) B hiding operations/stone breaking or stone crushing

(15) Non-ferrous Metal Rolling and Re-rolling Industries ..

(16) Scientific Industries

(17) Foundries with or without attached machines

(18) Saw Mills and Timber Trade

(19) Cotton Ginning and Pressing Factories

(20) Employment in Tea Plantation

(21) Electroplating by using salts of chromium nickle or 
any compound and connected Buffing and Polishing 
Industry

(22) Textile Industry

28th February, 1957 

20th February, 1958

22nd December, 1959 

16th June, 1959 

23rd September, 1959 

31st December, 1959 

27th January, 1960 

1st February, 1960 

Ditto 

Ditto 

Ditto

19th February, 1960 

Ditto

Ditto

16th May, 1963 

Ditto

15th November, 1963 

28th November, 1963 

30th November, 1963 

24th June, 1957 

15th May, 1964

4th August, 1964

LABOUR DEPARTMENT 

N otification 

The 28th February, 1957

No. 1704-S-Lab-57/3265.—The recommendations o fth e Committee constituted 
under Section 5(1) (a) of the Minimum Wages Act, 1948, in respect of Private Presses 
having been duly considered, the Governor of Punjab, in eXercis© of the powers



conferredbydause(a)of sub-section(I) of section 3 readwithsub-section(2)ofsection 5 
of the s*id Act , is pleased to fix the following minimum rates of wages (including dear
ness allowance) within the meaningofclause(ii)ofsub-section(i)ofsecticn4ofthis Act for 
employees in Private Presses in this State :—

( 16)29 P unjab Vidhan Sabha. [3rd October, 1964
[Public Works and Welfare Minister]

I. UNSKILLED
Rs

1. Peon 60 Per mensem

2. Daftri (Adult)

(Adolescent)

3. Sweeper 
4* Packer
5. Mazdoor
6. Machine Driver (Land)
7. Plate Cutter
8. Paper Lifter
9. KalKash

10. Helper to Machineman
11. Chowkidar
12. Any other unskilled employee

II. SEMI SKILLED

1. Paperman
2. Kacha Binder
3. Distributor
4. Grindingman
5. Grainer
6. Paper Cutttr
7. Copyholder
8. Paper Feeder
9. Inkman

10. Assistant Distributor
11. Assistant Machineman
12. Assistant Rangsaz

III. SKILLED

1. Preaaman
2. Mahineman
3. Compositor
4. Operator Lino/Mono
5. Die Printer
6. Carpenter

7. Checker (Proof Reader)
8. Artist
9. B[Ock Printer (Exposer)

10. Block Maker
11. Die Stamper
12. Designer
13. Proofman
14. Pucca Binder
15. Etcher
16. Caster Lino/Mono
17. Plate Printer
18. Proof Reader
19. Electrician
20. Toucher
21. Blacksmith, Grade II, Rs 80 per mensem
22. Sangsaz, Grado I,Rs 115 per mensem

60

50 „

y 70

I
I

j

'y 80

IV. CLERICAL AND NON-TECHNICAL STAFF

1. Clerk
2. Stor# Keeper
3. Time-keeper 
I. Salesman

1

|  90 „



Written Answers to Starred Questions placed on the (16)21
Table of the House, under Rule 45

1. Machine Roo m Supervisor
2. Foreman

VI. Apprentices

V. TECHNICAL SUPERVISORY STAFF

1251

j
35

Per mensem 

per mensem

These minimum rates of wages shall come into force with effect from the 1st June, 1957.

R. I. N. AHOOJA,

Secretary to Government, Punjab, 
Labour Department.

MINIMUM RATES OF WAGES FOR EMPLOYEES IN AGRICULTURAL 
IMPLEMENTS, MACHINE TOOLS AND GENERAL ENGINEERING 

INCLUDING CYCLE INDUSTRY

Fixed vide Punjab Government Notification No. 998/739-C-Lab-58/5818, dated 
20th February, 1958.

UNSKILLED
Rs

-  Sweepers, Watchman, Yard Mazdoors, General Helpers, 2 diem or 
Store Mazdoors, Peons, Furnace, Lighters, Frame Cleaners,
Label Fixers, Carriers, Paper Rollers, Packers, Paint and 60 per mensem 
Acid Dippers, Picking Helpers

SEMI-SKILLED (GRADE H)

Viewers Grade H, Tappers Grade H, Brasers Grade H, Tur- 2/4/- per diem of 
ners Grade H, Drillers Grade n , Fitters Grade n , Platers 68 per mensem 
Grade n , Electric Lineman Grade H, Welders Grade n , Lis
ter Drivers Grade n , Hand Spring Winders Grade II, Liners 
Grade II, Press Operators Grade n , Spray Painters Grade II,
Carpenters Grade H, Transfers Fixers Grade II, Mop- 
pers Grade H, Grinders Grade n , Assemblers Grade II, Cob
blers Grade H, Rubber, Namda and Rexine Cutters Grade II,
Tailer Grade n , Material Checking Grade n , Filers Grade II,
Pipe Benders Grade H, Reamers Grade n , Die Makers Grade 
II (Helper), Tin Smith Grade n , Frame Numbering Men Grade 
13, Hammerman Grade n . Frame Senders Grade II, Picklers,
Shapeman Grade II

SEMI-SKILLED (GRADE I)

Tappers Grade I, Brazers Grade I,Turners Grade I,Drillers Grade 2/10/- per diem or j 
I, Fitters Grade I, Platers Grade I, Electrician Grade I, Line- 80 per mensem 
Man Grade I, Welders Grade I, Lister Drivers Grade I, Press 
Operators Grade I, Carpenter Grade I, Moppers Grade I,
Grinder Grade I, Assemblers Grade I, Tailors Grade I, Fixer 
Grade I, Reamers Grade I, Tin Smiths Shapeman Grade I,
Liners Grade I

SKILLED

Skilled Turner, Skilled Fitters, Skilled Grinders, Skilled Dio (a) r s  4 per diem or 120 
Makers, Skilled Pattern Makers, Skilled Blacksmith, Skilled per mensem 
Machinist, Skilled Engravers, Skilled Shapeman, Skilled (Machine Tools)
Millers or Skilled Die Setters, Skilled Armature Winders/ (b) 3/8/per dien or Rs 105 
Skilled Tools Setters, Skilled Cable Jointers, Skilled Senior per mensem (other 
Viewers than machine tools)
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[Public Works Minister]
OTHERS

Learners to be paid minimum of Rs 35 per month. Apprentices 
(Certificate or Diploma Holders), after six months, Rs 2/4/per 
diem or Rs 58/8/- per month.

These minimum rates of wages came into force with effect from 
1st April, 1958.

(Extract from the Punjab Government Gazette (Extraordinary), dated 22nd
December, 1959)

LABOUR AND EMPLOYMENT DEPARTMENTS J  

N otification 

The 22nd December, 1959

No. 9902-m-Lab«n-59/19189.—The recommendations of the Committee constituted 
under section 5 (1) (a) of the Minimum Wages Act, 1948 (Central Act XI of 1948), in res
pect of “ employment in any woollen carpet-making or shawl-weaving establishments 
having been considered by Government, the Governor of Punjab in exercise of the powers 
conferred by clause (a) of subsection (T) of section 3, read with sub-section (2) of section 5 
of the said Act, is pleased to fix the following minimum rates of wages within the mean
ing of clause (iii) of sub-section (I) of section 4 of the Act, for employees in any shawl- 
weaving establishment run on powerlooms in the State:—

Type o f  Workers A ll inclusive minimum wage rate
per month

Shawl-Weaving Establishments run on powerlooms in the State of Punjab—

Rs

1. Unskilled ... 60.00 per mensem

2. Winders ... 75.00 per mensem

3. Wrapers .. 90.00 per mensem

4. Wrapers on automatic machinery ... 100.00 per mensem

5. Wrapers helpers .. 65.00 per mensem

6. Drafter or Drawer _  80.00 per mensem

7. Weaver (Single loom) ... 120.00 per mensem

If any of the employees for whom monthly rates are shown above are engaged on 
daily wages the minimum daily wage shall not be less than the corresponding monthly 
wage divided by 26.

These minimum rates of wages shall come into force from the date of publication of 
this notification.

HARDEV SINGH CHHINA,

Secretary to Government, Punjab, 
Labour and Employment Departments.
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No. 9902-IH-Lab-H-59/19190, dated Chandigarh, the 22nd December, 1959.

A copy is forwarded to the Labour Commissioner, Punjab, Ambala Cantt., for Informa
tion.

By order,

LAL CHAND SONI,

Superintendent, Labour n ,

fo r  Secretary to Government, Punjab, 
Labour and Employment Departments.

No. 9902-IH-Lab-H-59/19190-A, dated Chandigarh, the 22nd December, 1959.

A c o p y i s  for warded to the Director of Industries, Punjab, Chandigarh, for information.

By order,

LAL CHAND SONI,

Superintendent, Labour n ,

fo r  Secretary to Government, Punjab, 
Labour and Employment Departments.

No. 9902-III-Lab-II-59/19190-B, dated Chandigarh, the 22nd December, 1959.

A copy is forwarded to all Deputy Commissioners in the Punjab, for information.

By order,

LAL CHAND SONI, 
Superintendent, Labour n ,

fo r  Secretary to Government, Punjab, 
Labour and Employmnt Departments.

MINIMUM RATES OF WAGES FOR EMPLOYEES IN CINEMA
INDUSTRY

Fixed vide Punjab Government Notification No. 4680-3-Lab (n>59/3491, dated the 
16th June, 1959.

Serial Category
No.

All inclusive 
minimum rates 
of wages per 

month

Rs

1 Accountant (Qualified) 200

2 Operator • - • 140

3 Assistant Manager and/or Supervisor 117

4 Steno-Typist •* • 115

5 Accounts Clerk 110
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Serial
No.

Category All inclusive mini
mum rates of 

wages 
per month

------------------- — r
Rs

6

7

8 

9

10

11

12

13

14

15

16

17

18

19

20 

21

22

Clerk/ Store-Keeper/Typist . .  100

Assistant Operator 90

Engine Driver/Mechanics/Electrician ..  80

Advertizer Talliwala . .  67

Booking clerk . .  65

Drummer (with his own drum) Gate Keeper-cum-Fireman ... 65

Gate-Keeper . .  65

Rewinder (Apprentice Operator after six months training shall 
be deemed to be rewinder)

Representatives

Painters

Peons

Chowkidars

Sweepers

Rickshaw Pullers

Garders and others

Poster Paster/Board Boys/Rehriwala

 ̂ 60

Poster Paster/Board Boys (Adolescent) 50

These wages came into force with effect from 17th September, 1959.

MINIMUM RATES OF WAGES IN RESPECT OF EMPLOYMENT IN 
CONTRACTORS ESTABLISHMENTS OF THE PUNJAB FOREST

DEPARTMENT

Fixed vide Punjab Government notification No. 7369-3-Lab-II-59/11795, dated 23rd 
•eptember, 1959.

Serial No. Category All inclusive mini
mum rates of wages

Rs

1 Mazdoors/tapper of resin/collector of resin/carriage of resin 60 per mensem 
chowkidar 2 per day

2 CoBectox/cuilers/feller of trees 2.00 per day :



W ritten A nswers to Starred Q uestions placed  on  the 
T able of the H ouse, under  R ule 45

(16)25

Serial No. Category All inclusive mini
mum rates of wages

3 Carriage of beams, logs and sleepers 2.25 per day

4 Rafters/Berra Makers 4.00 per day

5 Sawers/sleepers makers 4.00 per day

6 Fleaters—

(a) Mohriwala 3.50 per day

(b) Ghala Nala Wala 2.00 per day

(c) Safail Wala 3.50 per day

(d) Grass Cutter 2.00 per day

(e) Skin Man 5.00 per day

7 Munshi /Clerk/Supervisor/Munim ... 75.00 per mensem

These wages came into force with effect from 23rd September, 1959.
LABOUR AND EMPLOYMENT DEPARTMENTS 

NOTIFICATION 

The 31st December, 1959

No* 10370-3-Lab-II-59/20374. In exercise of the powers conferred by sub-sction
(2) of section 5 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor 
of Punjab after considering the advice of the Committee appointed under clause (a) of 
sub-section (1) of the said section, is pleased to fix and revise the following minimum 
Rates of wages in respect of employment in tanneries and leather manufacturies in the 
territories which, immediately before the 1st November, 1956, were comprised in the 
State of Patiala and East Punjab States Union and the territories which, immediately 
before the 1st November, 1956, were comprised in the State of Punjab, respectively.

I. FOR EMPLOYEES ENGAGED IN BARK TANNING OR VEGE
TABLE TANNING AND ALLUM TANNING

Serial
No.

Type of work

A ll inclusive mimimum  
wage rates

Per day Per month

1 Unskilled
‘ A ’

Rs Rs

2 Soaking man
..

■ -  . -

3

4

Hangman

Oilman]
2.25 60.00

5 Leach House man y

6 Limeyard man

7 Deliming man

:: : : 8 Tan Yard man .......................... .............. ■ - ■ - — ..........

9 Drum man
4



(16)26 Punjab Vidhan Sabha [3rd October, 1964

[Public Works Minister]

Serial Type of work All inclusive minimum wages
No. rates

Per day Per month

B ’
1 Scudder

Rs Rs

2 Dyer ..

3 Finisher .. y 2.37 65.00

4 Flesher ..

5 Setter
!i
1 .

‘ C ’
(i) Machineman Operators for the:—

(a) Staking machine

(b) Buffing machine

(c) Glazing machine

(d) Measuring machine

(e) Rolling machine

(f) Boarding machine

(g) Brushing machine ► 70.00

(ii) (a) Shaving Machine Operator

(b) Embrassing and Hot Plating Operator

(c) Flashing Machine Operator

(d) Setting Machine Operator

(e) Spraying Machine Operator •

(iii) Splitter (for full hides) ... ... 80.00

‘ D ’
1 Limeyard Mistry .. 1 1
2 Yard Mistry .. i 85.00

3 Gurrior Shop Mistry •• j
N ote .— The workers of Messrs Kapurthala Northern India Tanneries Ltd., Kapurthala, 

shall be paid five rupees less than the above-mentioned wages if the following 
facilities are availed of by them— t

Rs
(i) Electricity and Water ... 2

(ii) Fuel 1

(iii) Free Clothing 2

(iv) Provident Fund ... Actual employers’ con- ] ]
tribution

If any of the above facilities are not availed of by a worker, his deductions would 
be only for the facilities availed of by him.



II. BREAK UP WAGES FOR VARIOUS TYPES OF FOOTWEAR (A)
HAND-MADE SHOES

Written Answers to Starred Questions placed on the (16)27
Table of the House, under Rule 45

Serial
No.

Type of footwear Bottom
complete

Upper
complete

Finish Cost of 
pair

Rs Rs Rs Rs

1 Peshori Type or Frontier Pattern 
Chappals 1.70 0.70 0.65 3.05

2 Full Slippers or Salin show new cut 2.70 0.70 0.70 4.10

3 Oxford or Durby Shoe 2.70 0.70 0.70 4.10

4 Puthwari Juti 1.80

5 Football Shoe 1.50 0.50 0.12 2.12

6 Running Shoe Complete • • 1.50

II (B) MACHINE-MADE SHOES

Serial
No.

Type of work Monthly rate

1 Unskilled Levelling
‘ A ’

.. Rs 60 or Rs 2.25 nP

1 Sole Cutting

2 Fitting

3 Buckling

‘ B ’
per day 

Rs 70

4 Scouring

5 Stiffening

6 Upper Fitting

7 Skiving

8 Heel Building and Attaching

9 Tip Attaching 

1 Pairing
‘ C ’ 1

] Rs 902 Finishing >
3 Lasting i

j

1 Clicking
‘ D ’

ii
2 Screwingo t # > Rs 105

3 Upper Stitching . .
1

j4 Sole Stitching



(15)2? Punjab Vidhan Sabha [3rd October, 1964

[Public Works Minister]
HI. FOR EMPLOYEES ENGAGED IN CRICKET AND 

HOCKEY BALL MAKING

Serial Operation All inclusive minimum wage rates
No.

Rs nP.

1 Preparation of leather .. 60.00

2 Cutting of leather pieces ... 70.00

3 Making of Lappas .. 0.44 per dozen, double

(b) 0.22 per dozen, single

4 Stitching of Cups .. (a) 1.50 per dozen, cheap quality

(b) 2.00 per dozen, superior quality

5 Shaping and Pressing of Cups 0.62 per dozen, pair of cups

6 Mouth stitching .. (a) 1.50 per dozen, inferior quality

(b) 2.00 per dozen, medium quality

(c) 2.62 per dozen, superior quality

7 Seeming (Upper) .. (a) 0.37 per ball, cheap quality

(b) 0.50 per ball, superior quality

(c) 0.53 per ball, extra superior quality

(d): 0.46 per ball, pumpa quality

8 Stamping and Polishing .. (a) 0.40 per dozen, without polish

(b) 0.53 per dozen, with polish

9 Quit Making .. (a) 1.00 per dozen, cheap

(b) 2.00 per dozen, medium

(c) 2.50 per dozen, superior

Note. —The overall annual wages of a piece-rated worker from serial No. 3 to 9 above shall 
not be less than Rs 840, provided that he shall be paid proportionate wages 

for the days worked in case his service is less than a year.



IV. FOR EMPLOYEES ENGAGED IN FOOTBALL AND 
VOLLEYBALL MAKING

Written Answers to Starred Questions placed on the (16)29
Table o f  the House, under Rule 45

A ll inclusive minimum 
piece

wage rate per

No. 5 No. 4 No. 3 No. 2 No. 1

(i) For Football Making
Rs Rs Rs Rs Rs

1. First quality (Made from Butts)— ’

(a) T. Shape .. 1j
(b) 18 Panel .. j- 1.50 1.25 1.00 • •

(c) Zig zag ... J

(d) H.Y Shape 1.62 1.37 1.12 ..

2. Second Quality (Made from Chest Por
tion)—

(a) T. Shape .. 1

(b) 18 Panel .. i

(c) Zig zag j

1.25 1.00 0.88 ••

(d)H. Y. Shape .. 1.37 1.12 1.00 —

3. Tliird Quality (Made from Belly and 
Shoulders)—

(a) T. ape ..

(b) 18 Panel ..

(c) Zig zag ■■ j

> 1.00 0.88 0.75 • • ...

4. First Quality 11, 12 and 13 Panel 1.25 1.00 0.81

5. Second Quality, 11, 12 and 13 Panel .. 1.00 0.88 0.62 • •

6. Third Quality, 11, 12 and 13 Panel 0.75 0.62 0.50 0.37 0.37

(i© For Volleyball Making

7. First quality, T. Shape . 125 • •

8. First quality, 11, 12 and 13 Panel 1.00 • • • •

9. Second quality, T. Shape 1.00

10. Second quality, 11, 12 and 13 Panel . 0.81 ... -

11. Cheap quality, T. Shape 0.62 ...

12. Cheap quality, 11, 12 and 13 Panel .. 0.56

Note—He overall annual wages of a piece-rated worker shall not be less than Rs 840, 
provided that he shall be paid proportionate wages for the days worked in case 
his service is less than a year.

HARDEV SINGH CHHINA,

Secretary to Government, Punjab, 
Labour and Employment Departments.



[Extract from Punjab G overnment Gazette, dated 5th February, 1960] 
LABOUR AND EMPLOYMENT DEPARTMENTS

N otification 

The 27th January, 1960
No. 353-3fLa)b-n-60/231fr-In exercise of powers conferred by sub-section 2 of section 5 

of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor of Punjab, after 
considering the advice of the committee appointed under-clause (a) of the sub-section (i) of 
the said section, is pleased to revise and fix the following minimum rates of wages in respect 
of the employment in Oil Mills in the Punjab State as originally fixed under erstwhile 
Punjab Government notification No. 9476-LP-50/10427, dated the 3rd January, 1951, and 
erstwhile Pepsu Government notification No. 78, dated the 23rd December, 1954, 
respectively :—

(16)30 Punjab Vidhan Sabha

Serial Category All inclusive wage rates
N o.

1 Unskilled Labour/Ekpeller-Cleaner/Coalrran/Swcq e r/ Rs 60 per mensem
Chowkidar/Gate-keeper/Cartsman or Rs 2 per day

Rs per mensem
2 Mate (Labour Supervisor)/Kohluman/Oilman (Grease- 

man)/Filterman
65

3 Fireman 70

4 Fitter/Mistri/Driver/Beltman/Store-kecper/Mitr’ni/L'r- 
qualified Accountant

75

5 Clerks (Graduate and Non-Graduate), Electrician .. 100

6 Engineers:—

(a) Class III 80

(b) Class II 100

(c) Class I

(1) University qualified “)

200

(2) Promoted from Mistri J
150

7 Blacksmith 105

8 Expellerman 110

9 Accountant, Diploma-holder 100

These minimum rates of wages shall come into force on the expiry of 3 months from 
the date of publication of this notification in the official Gazette.

HARDEV SINGH CHHLNA, 
Secretary to Government, Punjab,

Labour and Employment Departments.
[Extract from the Punjab Government G azette  dated 12th February, 1960] 

LABOUR AND EMPLOYMENT DEPARTMENTS

Notification 

The 1st February, 1960

No. 354-3JLab*IJ-60/2750i—In exercise of the powers conferred by sub-section (2) of 
section 5 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor of 
Punjab, after considering the advice of the Committee appointed under clause (a) of sub
section I of the said section is pleased to revise and fix the following minimum rates of wages 
in respect of the employment in Rice Mills, Flour Mills and Dal Mills in the Punjab State 
as originally fixed,— vide erstwhile Punjab Government notification No. 1992-LP-51/t74,



dated the 12th March, 1951 and erstwhile Pepsn Government notification No. LG/78-JL-51 / 
PT-II/25, dated the 24th March, 1952, respectively

Written Answers to Starred Questions Placed on the (16)31
Table of thb H ouse, under R ule 45

Serial
No.

Categories of employees All inclusive minimum
wage rates

1 2 3

Rs per mensem

1 Unskilled worker/Rollerman/Pipeman/Coalman/Marker/ 60
Bagman/Cartman/Peon/Ch owkidar/G af e-keepe r 
(illiterate)/WaterCarrier/Sweeper

2 Oilman .. 63

3 Chakkiman/Machineman/Mechanic/IMistri (unqualified)/ 66
Packer/Weighman/Store-keeper

F4 Fitter/Wheat,Rice orDal Cleaning Mistri/Fireman/ 70
Silkman

5 Assistant EngineDriver/Motor Attendant .. 74

6 Beltman/Munshi or Munim .. 75

7 Lytheman/Godown Keeper .. 79

8 Palledar .. 80

9 Motor (Lorry or Car) Driver .. 95

10 Electrician/Cashier/,Clerk (Graduate or Non-graduate).. 100

11 Engine Driver/Blacksmith/Carpenter/Foreman/Grovcr/ 105
Turner

12 Accountant (a) Diploma Holder or Graduate .. 105

(b) Others .. 74

13 Head Mistri .. 125

14 Engineer .. 300

These minimum rates of wages hereby noticed shall come into force on the expiry of 
three months from the date of issue of this notification in the official Gazette.

HARDEV SINGH CHHINA,

Secretary to Government, Punjab, 
Labour and Employment, Departments.



(16)32 P unjab Vidhan  Sabha [3rd October, 1964
[Public Works Minister]

(To be published in Punjab Government Gazette, Part /[)  

LABOUR AND EMPLOYMENT DEPARTMENTS 

Notification

Chandigarh, the 1st February, 1960

No. 470-3-Lab-II-60/2754.—In exercise of the powers conferred by sub-section (2) 
of section 5 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor 
of Punjab, after considering the advice of the Committee appointed under clause (a) of 
sub-section (I) of the said section, is pleased to revise and fix the following minimum 
rates of wages in respect of the employment in Public Motor Transport in the Punjab 
State as originally fixed,— vide erstwhile Punjab Government Notification No. 1927- 
LP-52/1145, dated the 14th March, 1952, and erstwhile Punjab Government Notification 
No. 1927-LP, Pepsu Government Notification No. 80, dated the 23rd December, 1954, 
respectively—

Serial Categories of employees All inclusive minimum
No. wage rates per

month

1 2 3

SECTION A GENERAL STAFF Rs
1 Head Clerk . .

175

2 Head Accountant . .
175

3 Head Cashier . . .
175

4 Chief Checker or General Checker 125

5 Stenographer - 125

6 Assistant Accountant 125

7 Accounts Clerks-cum-Cashier 125

8 General Checker-cum-Purchase Officer] 125

9 Cashier 125

10 Cashier-cum-Clerk 125

11 Correspondence Clerk M t
125

12 Out Agency Clerk U «
100

13 Court Clerk M «
125

14 Checking Inspector 125

15 Lorry Inspector or Traffic Inspector « 12 J

16 Adda Inspector 125
0
17 Typist . . .

100

18 Steno-typist 100

19 Accounts Clerk ] 100



Written Answers to Starred Questions placed on the (16)33
Table of the House, under Rule 45

Serial
No.

Categories of employee! All inclusive minimum 
' wage rates per 

month

1 2 3

20 Record-keeper 100

21 Day Book Clerk •— 100

22 General Routine Clerk (Junior Clerk) ... 100

23 Purchase Clerk »- • 100

24 Out door Duty Clerk . • 100

25 Assistant Clerk ... 100

26 Assistant Cashier . . 100

27 Despatcher • • 100

28 Enquiry and Complaint Clerk .... 100

29 Goods Clerk and Loading Clerk 100

30 Workshop Clerk 100

31 Coal Clerk ... 100

32 Petrol Clerk >** 100

33 Voucher Clerk • • 100

34 Checker of T. T. E. ... 100

35 Line Inspector ... . 100

36 Assistant Booking Incharge • • 100

37 Goods Delivery Clerk 100

38 Booking Clerk 100

39 Way Bill Examiner (Clerk) 100

40 Sub-Out Agency Clerk . . 100

41 Peon . . 60

42 Hawker ... 60

43 Road Mazdoor ... 60
/

44 Nail Picker on road i-* 60

45 Mail Conductor 60

46 Mail Mazdoor 60

47 Mail-Peon-cum-Chowkidar 60

48 Chowkidar or Watchman ... 60

49 Mazdoor 60



(18)34 Punjab Vidhan Sabha [3rd October, 1964

[Public Works Minister]

Serial 
Nol ?

’ ; ' ; y  Categories of employees All inclusive minimum 
wage rates per 

months

1 2 3

50 Sweeper or Sweepress (other than part-time) 60

51 Waterman or Bhisthi  ̂• 60

52 Punkha Puller

SECTION B-WORKSHOP STAFF

#• v 60

1 Head Mistry ... 175

2 Head Mechanic ... 175

3 Head Blacksmith .. 175

4 Head Carpenter .. 175

5 Head Electrician 175

6 Mistry 100

7 Mechanic ... 125

8 Fitter 125

9 Blacksmith or Ironsmith .. 120

10 Welder ... 125

11 Carpenter •i* 125

12 Electrician ... 125

13 Painter V. 125

14 Borer 125

15 Turner • • 125

16 Remetalling Man •• 125

17 Assistant Mistry . ... 75

18 Assistant Fitter 75

19 Assistant Blacksmith • • 75

20 Assistant Carpenter ... 75

21 Assistant Electrician ... 75

22 Tyreman ... 115

23 Boy Mistry . . 60

24 Apprentice Fitter • ... ‘ 65

25 Boy Fitter 60

26 Hammer-man •r« 65 r 1

27 «u 65



: Written Answers to Starred Questions placed on the (16)35
Table of the House, under Rule 45

Sr. No. Categories of employees All inclusive minimum 
wage rates per month.

28 Coal Man 60

29 Boy Painter 60

30 Airman 60

31 Assistant Painter 65

32 Cleaner Workshop 60

33 Lorry Washer g 60

SECTION C—RUNNING STAFF

1 Drivers (other than private car drivers) but including 
Motor Car Drivers

130

2 Conductors ] 100

3 Cleaners 70

These minimum rates of wages hereby notified shall come into force on the expiry 
of three months from the date of publication of this notification in the official Gazette.

HARDEV SINGH CHHINA,

Secretary to Government, Punjab, 
Labour and Employment Departments.

[Extract from Punjab Government Gazette, dated 12th February, I960] 
LABOUR AND EMPLOYMENT DEPARTMENTS

NOTIFICATION 

The 1st February, 1960

No. 352-3-Lab-II-60/2758. In exercise of the powers conferred by sub-section (2) 
of section 5 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor 
of the Punjab, after considering the advice of the Committee appointed under clause (a) 
of sub-section (1) of the said section, is pleased to revise and fix the following minimum 
rates of wages in respect of the employment in any local Authority in the Punjab State 
as originally fixed,— vide erstwhile Punjab Government notification No. 1226-LP-51/ 
481 dated the 15th February, 1951, and erstwhile Pepsu Government notification 
No.. 79, dated the 23rd December, 1954, respectively:—

Serial Categories of employees All inclusive minimum
No. wage rates

Rs per mensem

1 Mashki/Kahar/Chowkidar/Cattle Pound Chowkidar/ 60
Road Tree Watehman/Forest Gaurd/Lightman/ Plague- 
man/Wardman/Girl Caller/Beldar/Khalasi Gangman/
Kohli/Grass Cutter/Gowala/Groundman/Pankha 
Puller/Aya/Coalman Labourers/ Peons/ Bill Distri
butors/ Cartman/ Lorry Cleaner/Library Attendent/
Inkman/Tankywala/Cook/Process Server/Paper 
Remover/Syce/Laboratory Attendent



[Public Works and Welfare Minuter]

(16)36 Punjab Vidhan Sabha [3rd O ctober, 1964

S. No. Category of employees All inclusive minimum 
wage rate

2 Mates # #
Rs per mensem 

65

3 Mali/Oilman/Daftri/Hammerman/Tumkey/All kinds of 
Jamadars excluding Fire Jamadars/ Fireman

70

4 Nurse Boy/Nurse Dai .. 75

5 Moharrirs/Octroi and others/Fire Jamadar • ** 80

6 Clerks ... 100

7 Mason/Blacksmith/Vehicle Driver ... 120

8 Carpenter • • 125

9 Sweeper ... 65
The employees of Simla Municipal Committee shall also be entitled to Simla Com

p en sa to ry  A llow ance a t the ra te  fixed by Punjab Government from time to time

The basic wage rates and the dearness allowance calculated above shall be paid 
by each local authority in addition to other special or local allowance, if any, already 
being paid by the local authority.

Note .—The rates fixed above are the minimum rates and will in no way effect any 
employee who may be getting higher rates already.

The minimum rates of wages hereby notified shall come into force 
on the expiry of three months from the date of publication of this notification in the 
Official Gazette.

HARDEV SINGH CHHINA,

Secretary to Government, Punjab, 
Labour and Employment Departments.

[Extract from Punjab Government G azette  dated 12th February, 1960]
LABOUR AND EMPLOYMENT DEPARTMENTS

NOTIFICATION 

The 1st February, 1960

No. 563-3 Lab-H-60/ 2746. —In exercise of the powers conferred by sub-section (21 
of section 5 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor 
of Punjab, after considering the advice of the Committee appointed under clause (a) of 
sub-section (I) of the said section, is pleased to revise and fix the following minimum rates 
of wages in respect of the employment in Agriculture in the Punjab State as originally 
fixed under erstwhile Punjab Government notification No. 7777-LP-51/868, dated the 
12th March, 1951, and erstwhile Pepsu Government notification No. LS/1(9)53-14, 
dated the 6th February, 1953, respectively :—

Serial Categories of employees All inclusive minimum wages rates
No.

1 Attached Labour (whole- 
time servants)

2 Ploughing, embanking, 
sowing and manuring

Plains

Rs 400.00 a year with meals 
or foodgrains of equiva
lent value with meals

Rs 2.50 naya Paisa or 
Rs 2.00 per day with meals

H ills

Rs 300.00 a year with meals 
or foodgrains of equiva
lent value with meals

Rs 2.00 per day or Rs 1.50 
naya Paisa per day with 
meals



Written Answers to Starred Questions placed on the (16)37
Table of the House, under R , le 45

S. No. Categories of employees All inclusive minimum wages rates

3

4

5

6

7

8

9

10

11

12

13

14

Transplanting

Weeding

Irrigation

Harvesting of wheat 

Thrashing of wheat

Plains
Rs 1.50 naya Paisa Kanal

H ills
Rs 1.00 per Kanal with 

meals

Rs 2.00 per day or 1.50 naya Rs 1.25 
Paisa per day with meals day

naya Paisa per

Rs 2.00 per day or Rs 1.50 
naya Paisa per day with 
meals

One Bhari of unthrashed 
plants per day or its cash 
equivalent or l/20th of 
harvested wheat

Rs 2.25 naya Paisa per day 
or Rs 1.75 naya Paisa per 
day with meals or 6 seers 
of wheat per day

Rs 1.50 naya Paisa or 
Rs 1.00 per day with meals

One Bhari of unthrashed 
wheat Plants per day , or 
its cash equivalent or l/20th 
of harvested wheat

Rs 1.75 naya Paisa or 
Rs 1.25 naya Paisa per 
day with meals or 4 seers 
of wheat per day

Winnowing including car- 2 seers of grains per maund \ \  seers of grains per maund 
riage of grains and stack • of winnowed grains of winnowed grain
ing of Bhusa

To the Jhoka (or stoker em -1 seer 4 chhatanks of gur 1 seer 4 chhatanks of gur 
ployed on gur making) or k per maund of gur pro- per maund of gur pro- 
Gur maker “ duced or its cash equivalent duced or its cash equivalent

Picking of cotton

Picking of chillies 

Thrashing of paddy

1/ 16th of the Kapas picked 
or 0.50 naya Paisa per seer 
of Kapas

l/16thof the Kapas picked 
or 0.50 naya Paisa per see 
of Kapas picked

l/10th of the chillies picked l/10thofthe chillies picked

3 seers of paddy per maund 3 seers of paddy per maund 
of paddy thrashed of paddy thrashed

(a) Blacksmiths/Carpenters Rs 3.50 naya Paisa per day Rs 3.00 per day or Rs 2.50 
who are employed in or Rs 3.00 per day with naya Paisa per day with 
operations incidental to meals meals
in coqjunction with farm
ing

(b) Other operations ... Rs 2.00 per day or Rs 1.50
naya Paisa per day with 
meals

Rs 1.50 naya Paisa per day 
or Rs 1.00 per day with 
meals

Tractor Drivers] Rs 110.00 per month Rs 110.00 per month

Note,—For the purpose of above classification the hilly area shall comprise of the 
following :—

1. District Kangra.
2. District Simla.
3. Momi Sob-Tahsil of Ambala District.
4. Nalagarh and Kandaghat Sub-Divisions.
5. Una Tahsii of Hoshiarpur District.
6. Dalhousie Tahsii of Gurdaspur District.

The minimum rates of wages hereby notified shall come into force on the expiry of 
three months from the date of issue of this notification in the official Gazette.

HARDEV SINGH CHHINA,
Secretary to Government, Punjab, 

Labour and Employment Departments.



[Public Works and Welfare Minister]

[Extract from the Punjab Government Gazette (.Extraordinary), dated the 20th
February, 1960]

LABOUR AND EMPLOYMENT DEPARTMENTS 

NOTIFICATION 

The 19th February, 1960

No. 1152-3Lab-H-60/4634.—In exercise of the powers conferred by sub-section (2) 
of section 5 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor 
of Punjab, after considering the advice of the Committee appointed under clause (a) of 
sub-section (1) of the said section, is pleased to revise and fix following minimum rates 
of wages, in respect of the employment in any Shawl weaving on handlooms’ establish
ments in the Punjab State, as originally fixed under erstwhile Punjab Government noti
fication No. 2035-LP-51/870, dated the 12th March, 1951:—

Type of Workers All inclusive minimum
wage rate pey'month

(16)38 Punjab VidhanSabha [3rd October, 1964

A. Shawl weaving on handlooms in Kulu Valley and at
other places where hand-spun yam is used :—

Rs per mensem

1. (a) Twisters and Winders (learner) .. 30

(b) Twisters and Winders (trained) .. 55

2. Twisters working on machines .. 65

3. (a) Warper (learner for the first 6 months) .. 55

(b) Warper (after training) . . .  70

4. (a) Plain border weaver (learner for the first six months) 40

(b) Plain border weaver (after training) .. 60

5. (a) Design border weaver (learner for the first six 45
months) ,

(b) Design border weaver (after training) .. 65

6. Finisheres (i) Helper * .. 50

(ii) Trained .. 65

7. Dyer .. 75
8. Spinner ... 60

B. Shawl weaving on handlooms with mill-spun yam at places 
other than Kulu Valley in the Punjab :—

Rs per mensem

1. Winders • • • 65

2. Warpers • • 85

3. Warp helpers ... 60

4. Drafter or Drawer . . 78

5. Drafter helper (Reacher Boys) • • 60

6. Weaver ,, , 90



[Public Works and Welfare Minister]
Type of Workers All inclusive minimum

wage rate per month

Written Answers to Starred Questions placed on the (16)39
Table of the House, under Rule 45

7. Dyer 130

8. Assistant Dyer 75

9. Finisher 80

If any of the employees for whom monthly rates shown above are engaged on daily 
wages the minimum daily wages shall not be less than the corresponding monthly wage 
divided by 26.

HARDEV SINGH CHHINA,

Secretary to Government, Punjab, 
Labour and Employment Departments.

No. 1152-3Lab-II-60/4635, dated Chandigarh, the 19th February, 1960

A copy is forwarded to the Labour Commissioner, Punjab, for information, with 
reference to his letter No. 5477, dated the 3rd February, I960.

By order,

DASAUNDHA SINGH,

U nder-Secretary, L abour, 
for Secretary to Government, Punjab, 
Labour and Employment Departments.

No. 1152-3 Lab-II-60/4636, dated Chandigarh, the 19th February, 1960.

A copy is forwarded to all Deputy Commissioners in the Punjab, for information.

By order,

DASAUNDHA SINGH,

U nder-Secretary, Labour, 
for Secretary to Government, Punjab, 

Labour and Employment Departments.

[Extract from the Punjab Government Gazette (Extraordinary), dated 2nd March, 1960] 

LABOUR AND EMPLOYMENT DEPARTMENT

NOTIFICATION 

The 1st March, 1960

No. 1338-3Lab-H-60/5835.—In exercise of the powers conferred by sub-section (2) 
of section 5 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor of 
Punjab, after considering the advice of the Committee appointed under clause (a) of 
sub-section (1) of the said section, is pleased to fix the following minimum rates of wages 
m respect of the employment [ n Ayurvedic and Unani Pharmacies in the Punjab State,



[Public Works and Welfare Minister] 
added in Part I  of the Schedule to the Act,—vide Punjab Government notification 
No, 1218/2020-C-Lab-II-59/10500, dated the 17th March, 1959

(16)40 Punjab Vidhan Sabha [3rd'O ctober, 1964

OrouD No Category of employees All inclusive mini-
uruuy mum rates of

wages

A. Group I .. 1. Peon
2. Chowkidar
3. Kutai Karnawala
4. Kharel Karnawala
5. Bhasam Bananawala
6. Packer
7. Cleaner
8. Mazdoor

Rs 60 per mensem

B. Group II

C. Group III

D. Group IV

9. Dispenser
10. Painter
11. Pharmacy Preparer
12. Instructor
13. Machineman
14. Sales Agent
15. Sales Clerk

1v
• Rs. 70 per mer.sem
J

y Rs 100 per mensem

Rs 120 per mensem

16. Salesman
17. Store Clerk
18. Store keeper
19. Despatch Clerk
20. Accounts Clerk
21. Cashier j

.. 22. Vaid/Hakim (Placed on the list pre- * 
pared under Part III of (a) East Punjab 
Ayurvedic and Unani Practitioner Act, > 
1949 ; and

(b) Pepsu Ayurvedic and Unani Practitio
ners Act, 2008)

E. Group V .. 23. Vaid/Hakim (Graduate of a recog- Rs 200 per mensem
nised Institution)

Note.—The above minimum rates of wages will in no way affect any employee who 
may be getting higher rates already.

HARDEV SINGH CHHINA, 
Secretary to Government, Punjab, 

Labour and Employment Departments.

No. 1338-3 Lab-H-60/583 6, dated Chandigarh, the 1st March, 1960.

A copy is forwarded to the Labour Commissioner, Punjab, Ambala Cantt., for 
information, with reference to his letter No. MW/2/65-60/6643, dated the 10th February, 
1960.

By order,
DASAUNDHA SINGH 

Under-Secretary, Labour,

fo r  Secretary to Government Punjab, 
Labour and Employment Departments,

No. 1338-3-Lab-II-60/5837, dated Chandigarh, the 1st March, 1960.
$

A copy is f o arded to all Deputy Commissioners in the Punjab, for information.
By order, 

DASAUNDHA SINGH, 
Under-Secretary, Labour, 

f or Secretory Government, Punjab, 
Labour and Employment Departments.



[Extract from the Punjab Government Gazette (E xtraordinary). dated 2nd
March, 1960]

LABOUR AND EMPLOYMENT DEPARTMENTS 

NOTIFICATION 

The 1st March, 1960

No. 1153^3Lab-II-60/5706‘ In exercise of the powers conferred by sub-section(2) 
of section 5 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor 
of Punjab, after considering the advice of the Committee appointed under clause (a) of 
sub-section (1) of the said section, is pleased to revise and fix the following minimum 
rates of wages in respect of the employment on the construction or maintenance of roads 
or (i) in building operations, and (ii) in stone breaking or stone crushing in the Punjab 
State as originally fixed under erstwhile Punjab Government notification No. 1957-LP- 
51/898, dated the 12th March, 1951 and erstwhile Pepsu Government notification 
No. 7 7 , dated the 23rd December, 1954, respectively:—

Written Answers to Starred Questions placed on the (16)41
Table of the House, under Rule 45

All inclusive minimum rates 
o f  wages

Serial Type of workers ---------------- __-----------------
No.

Daily Monthly ;

Rs nP. Rs nP,

1 Unskilled Chowkidar/Cleaner 2.00 60.00

2 Concrete (Hand) Mixer/Survey Khalasi/Mali 2.25 67.50

3 Bellow Boy 1.90 57.00

4 Mate . . 65.00

5 Head Mali/Head Survey Khalasi/Deffedar 2.50 75.00

6 Thatcher/Sawer Helper 2.80 85.00

7 Stone Breakers:—
(i) Quartizite stone (for gauge of metal from 

1 \ n to 2")

(ii) Sand stone (for gauge of metal from 
1 ¥  to 2")

13.50 per hundred cubic 
feet

8.50 per hundred cubic 
feet

(iii) Brick ballast (gauge from 1 to 2") .. 4.50 per hundred cubic
feet

8 Tar sprayer/Bajri spreader/Boiler man/
Bucketman/Handieman/Hole Driller/Quarry 
Operator/Jumperman/Hammerman

9 Fireman

10 Blacksmith

11 Carpenter

12 Distemperer/Bricklayer Class I/Stone Mason
Class I/Stone Chiseler Class I/Pipe Fitter 
Class I/Painter or Varnisher, Class 1/ 
Plumber Class I/Plasterer (Mason) 
Class I

2.90 85.00

80.00 

120.00 

125.00

165.005.50



Punjab Vidhan Sabha [3rd October, 1964(16)42
[Public Works Minister]

A ll inclusive minimum rates 
o f  wages

Serial ' Type of workers = — - ----------------------------
No.

Daily Monthly

13 Fitter .. 125.00

14 Bricklayer Class Il/Stone Mason Class II/
Stone Chiseler Class Il/Pipe Fitter Class 
II/Painter or Varnisher Class II/Plum-
ber Class II/Glazier (Wood Cutter\/Floor 
Polisher/Well Sinker/Caneman/Stone
Blaster/Whitewashing and Colour Washing
man .. 4.25 128.00

15 Bahishti (With Mashak) .. 3.00 90.00

16 Sawer (ARAKASH)

(i) Sawing of soft timber .. 7.35 per hundred square
feet

(ii) Sawing of hard timber .. 14.70 Per hundred square
feet

17 Steam Road Roller Driver . .. 140.00

18 Lorry Driver/Water Pump Mechanical
Driver (Diesel and Electric) Mixer 
Mechanical Driver/Stone Crusher
Mechanical operator .. 130.00

19 Boatman 75.00

20 Head Boatman 80.00

HARDEV SINGH CHHINA, 
Secretary to Government, Punjab, 
Labour and Employment Departments.

No. 1153-3Lab-II-60/5707, dated Chandigarh, the 1st March, 1960.

A copy is forwarded to the Labour Commissioner, Punjab, Ambala Cantt, for 
information with reference to his letter No. 5476, dated the 3rd February, 1960.

By order,
DASAUNDHA SINGH, 
Under-Secretary, Labour, 

fo r  Secretary to Government, Punjab, 
Labour and Employment Departments.

No. 1153-3Lab-II-60/5708, dated Chandigarh, the 1st March, 1960.

A copy is forwarded to all Deputy Commissioners, in the Punjab, for information.

By order,
DASAUNDHA SINGH,

Under-Secretary, Labour,

fo r  Secretary to Government, Punjab, 
Labour and Employment Departments.



Written Answers to Starred Questions placed on the (16)43
Table of the House, under Rule 45

(To be published in Punjab Government Gazette Part I) 
LABOUR DEPARTMENT 

NOTIFICATION
The 16th May, 1963

I
No. S.O. CA/11/48/S/5 63/9914. In exercise of the powers conferred by sub-section (2) 

section 5 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor of 
Punjab, after considering the advice of the Advisory Committee appointed under clause 
(a) of sub-section (1) of the said section, is pleased to fix the following minimum rates of 
wages (all inclusive minimum rates of wages) in respect of the employment in (i) Non- 
Ferrous Metal Rolling and Re-rolling Industry, (ii) Brass, Copper and Aluminium Utensils 
making Industry :—

Unskilled workers

1. Gatta Man

2. Salwat Wala

3. Cutter Machine

4. Press Helper

5. Oil Man

6. Helpers

7. Pati Wala

8. Tapai Wala

9. Pankha Wala

10. Dholaiya

11. NiaraWala

12. Rorewala

13. Porters

14. Mazdoors

15. Peons

16. Packers

17. Cutting and Punching Press Wala

18. Truck Cleaners
SEMI-SKILLED WORKERS

1. Pressman

2. Scratcher

3. Buffman f

4. Jorai Wala Balti

5. Cold Rolling Wala 

6. Bhatti Wala (Casting)

7. Casting Wala (Aluminium)

8. Rat Ki Tapai Wala

9. Circle Cutter

All inclusive minimum wages 
per mensem

 ̂ Rs62 per mensem

 ̂ Rs 80 per mensem



[Public Works Minisetr]

(16)44 Punjab Vidhan Sabha [3rd October, 1964

Skilled workers All inclusive minimum wages 
per mensem

SKILLED GRADE I

1. Laith man Grade I

2. Golaiwala or Bhati Wala (Melting Section)

3. Turner Grade I

4. Dabwala

5. Joraiwala Rs 100 per mensem

6. Bhatti Wala (Polling Section) >

7. Pichhe Wala

8. Gorewala

9. Engine Drivers

10. Automatic Press Wala

11. Fitter Grade I

i SKILLED GRADE II
l.

Lath Man i -

2. Turner Y Rs 90 per mensem

3. Fitter

h ig h l y  s k il l e d  w o r k e r s

In factories generally pro In factories generally
ducing 1,875 Kgs. producing less than

per day or more 1,875 Kgs. per day

1. Rolling Mistry .. Rs 300 per mensem Rs 175 per mensem

2. Guli Chhatiya .. Rs 200 per mensem . ♦ Rs 150 per mensem

3. Tapai Wala (Day) .. Rs 175 per mensem Rs 125 per mensem

CLERICAL AND MISCELLANEOUS s t a f f

1. Clerks—Junior .. Rs 80 per mensem

2. Clerk—Senior .. Rs 100 per mensem

3. Accountants .. Rs 100 per mensem

4. Car Truck Driver . .  Rs 100 per mensem

(4561-I-Lab-I-63)
HARDEV SINGH CHHINA,

Secretary to Government, Punjab, 
Labour and Employment Departments



OFFICE OF THE LABOUR COMMISSIONER, PUNJAB 

Endorsement No. MW/2/67/33531-632, dated 6th June, 1963 

A copy is forwarded to for information and necessary action:—

(1) Labour Officers in the S tate;

(2) All Labour Inspectors/Wage Inspectors/Shop Inspectors ;

(3) Chief Inspector of Shops, Punjab/Chief Inspector of Factories, Punjab/Deputy
Chief Inspectors of Shops, Rohtak, Patiala, Jullundur;

(4) All the Conciliation Officers;

(5) Statistical Officer, Chandigarh;

(6) All Sectional Officers ;

(7) All the Deputy Commissioners in the State;

(8) Labour Welfare Officer, Chandigarh, Nangal-Bhakra and Pong Dam.

(Sd.) . ,

Labour Officer (Hqr), 

fo r  Labour Commissioner, Punjab;
[Extract from Punjab Governmeni G azette , dated the 24th May, 1963]

LABOUR DEPARTMENT

NOTIFICATION

The 16th May, 1963

No. S0199CA/11/48/S/5/63.—In exercise of the powers conferred by sub-section (2) 
of section 5 of the Minimum Wages Act, 19 48 (Central Act XI of 1948), the Governor 
ofPunjab, after considering the advice of the committee under clause (a) of sub-section (1) 
of the said section, is pleased to fix the following minimum rates of wages (All inclusive 
minimum rates of wages) in respect of the employment in Scientific Industries in the 
State of Punjab

Written answers to Starred Questions placed on the (16)45
Table of the House, under Rule 45

Serial Type of workers All inclusive minimum rates of wages
No.

Skilled

1 Foreman 1

2 Supervisor I
Y Rs 130 per mensem

3 Head Mistry I

4 Draftsman J

5 Turners 1

6 Fitters I Rs 100 per mensem

7 Shapping and Planning Man |

8 Milling Man __________  J_______



(16)46 Punjab Vidhan Sabha [3rd October, 1964
[Public Works and Welfare Minister]

Serial Type of workers All inclusive minimum rates of wage*
No. *

1
9 Electroplater |

10 Carpenter |

11 Blacksmith _ |

12 Electrician

13 Die Maker

14 Glass Blower 

15. Painter

16 Foundryman

17 Glass Gradautor j
Y Rs 100 per mensem

18 Machine Gradautor |

19 Pattern Makers

20 Chart Tracers

21 Welder

22 Model Maker or Clay Maker

23 Tinsmith

24 Taxi Dormist

25 Resistance instruments Machine
Mechanic

i

26 Electronic Instrument Mechanic

27 Bakelite Moulder

Semi-Skilled

28

29

30

31

32

33

34

35

36

37

Charge Head 1

Drillers

Polishman

Pressman

Glass Grinder

Assistant Fitters r

Assistant Turners

Assistant Shapping and Plan Man

Assistant Milling Man

Assistant Electroplater |

Rs 80 per mensem



Written Answers to Starred Questions placed on the
Table of the House, under Rule 45

(l <5)47

Serial Type of workers All inclusive minimum rates of wages

38 Assistant Carpenter

39 Assistant Blacksmith

40 Assistant Electrician

41 Assistant Painter

42 Assistant Glass Gradautor

43 Assistant Pattern Makers

44 Assistant Chart Tracers

45 Assistant Welder j" Rs 80 per mensem

46 Assistant Model Maker or Clay
Maker

47 Assistant Tinsmith

48 Assistant Bakelite Moulder

49 Assistant Taxi Dormist

50 Assistant Resistance Instrument
Machine Mechanic |

51 Assistant Electronic Instrument j
Mechanic J

Unskilled

- i
52 Despatcher including Bullock Cart |

Man or Rickshaw Driver |
53 Packer |

54 Markman |

55 General Boy j

56 Coolies y

57 Daftries j
58 Chowkidars |

59 Outdoor boys

Rs 65 per mensem

60 Apprentices Rs 42 per mensem during first six months
of the training and Rs 50 during the next 
six months and Rs 60 in the third span 

of six months and they will cease to be 
called apprentices after 1 \  years training



( i6 )4 8  P unjab V idhan Sash a  [3rd October, 1% 4

[Public Works Minister]

c-
Serial

No.
Type of workers All inclusive minimum rates of wages

61

Ministerial Clerical 

Superintendent • • i l
62 Head Clerks

-
- Rs 130 per mensem-' ., . '

63 Office Supervisor .. J •

64 Accountant • • i  ' . . ..

65 Cashier
i

• • i1
66 . Saleman • • i; . . .  . . .
67 Store-keeper V- Rs 100 per mensem ,

68 Clerk „ . . .

69 Despatch Clerk . • .. , > -
70 Typist ) . . ....

Note.—For clerks Rs 100 per mensem, if matriculates and Rs 80 per mensem for

71

non-matriculates,

Daftri .. 1i .......................................... • • ‘ ; ;•1 , •
72 Peons Y Rs 65 per mensemi
73 Chowkidars J  , .......

74 Car Driver/Truck Driver . Rs 100 per mensem

Note.—No apprentices will be put on the jobs specified under the < category of un
skilled workers.

These wages will come into force on the expiry of 3 months from the date of publica
tion of this notification.

(4589-I-Lab-I-63)
HARDEV SINGH CHHINA,

Secretary to Government, Punjab,
Labour and Employment Departments



Extract from Punjab Government Gazette, dated the 29th;November, 1963] 
LABOUR DEPARTMENT 

NOTIFICATION 
The 15th November, 1963

No. S. O. 465-CA/11/48/5/63__In exercise of the powers conferred by sub-section (2)
of section 5 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor 
of Punjab, after considering the advice of the Advisory Committee appointed under 
clause (a) of sub-section (1) of the said section is pleased to revise and fix the followng 
minimum rates of wages (all inclusive minimum rates of wages) in respect of the employ
ment in Foundries with or without attached Machine Shop in the Punjab Slate, origi
nally fixed,— vide Punjab Government notification No. 1717/1951-C-Lab-57/3029,dated 
22nd February, 1957.

Written Answers to Starred Questions placed on the (16)49
Table of the House under Rule 45

Categories of employees All inclusive minimum rates 
of wages ----  *

1.
UNSKILLED

Coke-Breakers

2. Sand Mixers |

3. Earth Mixers
| Rs 2.50 nP. per day or 
y Rs 65 per mensemi

4. General Labour, and
i
i

5. Khalasi
1
j

1.
SEMI-SKILLED 

Core-Makers/Sand Machineman ■)1
2. Box Makers

1
ii

3. Couplaman
i
!1

4. Chipperman/Sand Blaster 1I
5. Sawman

1
t1

6. Striker
1V Rs 80 per mensem 1

7. Assistant Moulders, Assistant Ca4penter, Assis
1
1

8.

tant Pattern-maker, Assistant Fitters, Assis
tant Motor Attendant, Assistant Blacksmith, 
Assistant Tinsmith

Furnanceman

1
1
i•1
1I

9. All apprentices
1
1I

10. Khalasi Jamadars
1
J

1.
SKILLED

Carpenter Tl
2. Moulders

I
1

3. Foundry Mistry
j
y  Rs 100 per mensem 
)

4. Fitters 1
1

5. Blacksmith, Tinsmith, Supervisors 1■iI
6. Electrician J

1.

2.

HIGHLY SKILLED 
Foundry foreman

Pattern-makers
\  Rs 125 per mensem
J

the 1st January, 1964. 

(14267-Lab-I-63)
HARDEV SINGH CHHINA,

Secretary to Government, Punjab, 
Labour and Employment Departm ents.



[Public Works Minister]
Extract from the Punjab Government G azettee  dated 6th December, 19t>3 

LABOUR AND EMPLOYMENT DEPARTMENTS

N otification  
The 28th November, 1963

No. S«0.489*CA/ll/48/S. 5/63.—In exercise of the powers conferred by sub-section 
(2) of section 5 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor 
of Punjab, after considering the advice of the committee appointed under clause (a) of 
sub-section (I) of the said section, is pleased to fix the following minimum rates of wages 
in respect of the employment in Saw Mills and Timber Trade in the Punjab State

(1<S)50 Punjab Vidhan Sabha [3rd October, 1964

Serial Type of workers All inclusive minimum wages
No. per mensem

1. Unskilled* 
1

SAW MILLS

.. iMazdoor

2 Chowkidar

3 Peon

4 Mali

5 Casual labourer

Z/. Sem i-skilled  

Category I—

1 Assistant Mistry

2 Planner Mistry 

Category II—

1 Cutter Man

2 Helper

3 Boiler Fireman

4 Assistant Planner Mistry 

II. Skilled—

1 Band Saw Mistry

2 Supervisor |

3 Head Mistry

4 Boiler Driver j  |

5 Car Driver (other than private car drivers . 

IV. Clerical Staff—

| Rs 2.50 nP. per day or Rs 65 
y  per mensem

J- Rs 100 per mensem 

> Rs 80 per mensem

f Rs 130 per mensem

1 Clerk (Up to Matric) .. Rs 80 per mensem

2 Clerk (Graduate) .. Rs 100 per mensem

3 Accountant/Cashier .. Rs 100 per mensem

4 Accountant (duly qualified) .. Rs 130 per mensem



Written Answers to Starred Questions placed on the
Table of the House, under Rule 45

(16)51

TIMBER TRADE

Serial Type of workers 
No.

All inclusive minimum Wages 
per mensem

I. Unskilled—

1 Mali

2 Chowkidar
i
i

3 Peon
)■ Rs 2.50 nP. per dey or Rs 65 
j per mensem |

4 Casual labourer
1
J

II. Semi-Skilled—

1 Car Driver (other than private car drivers) .. Rs 130 per mensem

III. Clerical Staff—

1 Junior Munshi .. Rs 80 per mensem

2 Clerk (upto Matric) .. Rs 80 per mensem

3 Clerk (Graduate) .. Rs 100 per mensem

4 Accountant/Cashier .. Rs 100 per mensem

5 Accountant duly qualified 

IV. Supervisory Staff—

.. Rs 130 per mensem

1 Depot Incharge

2 Manager
^  Rs 130 per mensem

The wages will come into force on the 1st January, 1964.

(No. 14625-I-Lab-I*63)

HARDEV SINGH CHHINA,

Secretary to Government, Punjab, 
Labour and Employment Departments



[P ublic  W o 'k s  M inistei]
EXTRACT FROM PUNJAB GOVERNMENT GAZETTE, DATED 13TH

DECEMBER, 1963
LABOUR DEPARTMENT 

NOTIFICATION 
The 30th November, 1963

No S.O. 496/CA/11/48/S. 5/63/26219.—In exercise of the powers conferred by sub
section (2) of section 5 of the Minimum Wages Act, 1948 (Central Act XI of 1948). the 
Governor of Punjab, after considering the advice of the committee appointed under 
clause (a) of sub-section (1) of the said section, is pleased to fix the following minimum 
rates of wages in respect of the employment in Cotton Ginning and Pressing Factories 

/ in the Punjab State —

(16)52 Punjab Vidhan Sabha [3rd October, 1964

All inclusive minimum 
wages per mensem

. Unskilled—

1. Mazdoor/Casual Labour 1

2. Chowk idar 1
>

3. Mali |
4. Peon |
5. Women employed for whole-time in Zafri work J

6. Women labourer employed for Picking work (Part 
time) and Ginning (Part-time) work

II. Semi-Skilled (Category I)—

1. Steam Engine Driver 1
2. Press Engine Driver

i

3. Cobbler (Mochi)
I
j

Category II

1. Oil Man 1I
2 . Coal Man 'lI
3 Press Oil Ma i [

4. Ginning Oil Man
T

5. Boiler Fire Man
I
j

Rs 2.50 NP per day or Rs 65 
per mensem

Rs 0.18 NP per kilo plus 
Rs 1.12 nP. per day

Rs 100 per mensem

Rs 80 per mensem

I. SKILLED—

1. Engineer Class III 1

2. Ginning Fitter (Single Roller) Grade II Iy Rs 130 per mensem
3. Car Driver (other than private car drivers) f

4. Truck driver j

IV . Clerical Staff—

1. Clerk (under Matric)

2. Clerk (Matriculate)

3. Munim/Senior Clerk Graduate)

4. Accountant/Cashier

Rs 70 per mensem 

Rs 80 per mensem 

100 Rs per mensem 

Rs 130 per mensem



S o te .—wherever any of the above category of workmen arranged/employed through a 
contractors, the occupier will be personally responsible for ensuring the payment 
of the minimum rates of wages by his contractor. These wages will come into 
force with effect from 1st January, 1964.

HARDEV SINGH CHHINA,
(14624-1-Lab-1-63)

Secretary to Government, Punjab, 
Labour and Employment Departments

Written Answers to Starred Questions placed on the* (16)53
Table of the House, under Rule 45

TO BE PUBLISHED IN THE PUNJAB GOVERNMENT GAZETTE PART I

LABOUR DEPARTMENT 

NOTIFICATION 

The 24th June, 1957

No. 3595/8108C-Lab-57/12501.—In exercise of the powers conferred by clause (b) 
of sub-section (1) of section 3 of the Minimum Wages Act, 1948 (Central Act XI of 1948) 
and after consulting the Advisory Committee constituted vide, Punjab Government 
notification No. 1866/ 946-C.LP-56/18979, dated 16th March, 1956...
under section 6 of the said Act for the purpose of revising the mini
mum rates of wages fixed for employees in the Plantations, as required by sub-section (1) 
of section 10 of the said Act, the Governor of Punjab is pleased to revise the minimum 
rates of wages fixed under Punjab Government notification No. 9483-LP-50/10426, dated 
the 28 th December, 1950, for the employees in “  Tea Plantations in the State of Punjab, 
as follows —

1. Unskilled workers
Child .. 50 Naya Paise per diem.

Woman .. 69 Naya Paise per diem

Adult Re 1 .. 100 Naya Paise per diem

2. Skilled  workers

1. Clerk-cum-typist .. Rs 65 per mensem

2. Munshi .. Rs 52 per mensem

3. Mistri .. Rs 65 per mensem

4. Boiler licence .. Rs 52 per mensem

5. Sweeper .. Rs 36 per mensem

6. Chowdhri .. Rs 36 per mensem

7. Mate .. Rs 33 per mensem

8. Chowkidar .. Rs 3 3 per mensem

9. Peon .. Rs 33 per mensem

10. Mali .. Rs 33 per mensem

The revised minimum rates of wages shall come into force three months after the 
date of publication of this notification in the official Gazette.

R. I. N. AHOOJA,

Secretary to Government, Punjab, 
Labour Department



[Public W orks M inister]
[Extract from Punjab G overnment Gazette, dated the 22nd May, 1964]

LABOUR DEPARTMENT

NOTIFICATION 

The 15th May, 1964

No. S. O. 30D-CA/I1/48/S-5/64/121G5.—In exercise of the powers conferred by sub
section (2) of section 5 of the Minimum w a§es Act, 1948 (Central Act XI of 1948), the 
Governor of Punjab, after considering the advice of the Advisory Committee appointed 
under clause (a) of sub-section (1) of the said section is pleased to fix the following mini
mum rates of wages all inclusive minimum rates of wages in respect of the employment 
in Electro-plating by using Salts of Chromium, Nickie or any other compound and 
the connected Buffing and Polishing Industry

(16)54 Punjab Vidhan Sabha [3rd October, 1964

Serial
No.

Type of workers All inclusive minimum 
wages per mensem

UNSKILLED WORKERS

1 Peon
i

2 Chowkidar
I
i1

3 Helper
1
i

4 Saw-Dust Drier
j
y Rs 68 per mensem
i

5 Grease Remover
1
iI

6 Barrel/Tank Loader or Un-loader

7 Suspender of Unsuspender J
SEMI-SKILLED II

1 Assistant Grinder

2 Assistant Polisher

3 Assistant Electrician

4 Viewer

5 Laboratory Boy (Matric)

6 Mul Cutter

7 Brushman

8 Solution Checker

9 Tank Mistry

 ̂ Rs 85 per mensem

1 Grinder Grade II

2 Polisher Grade II

3 Electrician

4 Junior Inspector

5 Laboratory Assistant

SEMI-SKILLED I

i
i

I
Rs 95 per mensem



Written Answers to Starred Questions placfd on the
Table of the House, under Rule 45

(16)55

SKILLED

1 Grinder Grade I

2 Polisher Grade I J
y Rs 115 per mensem

3 Fore-man (Non-Dipioma Holder) both in |
grinding ana electroplating j

I
4 Senior Inspector j

HIGHLY SKILLED

1 Fore-man/Charge man (Diploma Holder)

2 Chemist
iy Rs 130 per mensem

CLERICAL

1 Clerk (Matriculate) . , Rs 8 per mensem

2 Clerk/Accounts Clerk (Graduate) .. Rs 100 per mensem

3 Qualified Accountant .. Rs 130 per mensem

APPRENTICES

They will be paid Rs 42 per mensem during first six months of the training and Rs 50 
during the next six months and Rs 60 in the third span of six months and thereafter they 
will cease to be caned apprentices.

These wages win come into force with effect from 1st June, 1964. 
(6060-I-Lab-I-64)

HARDEV SINGH CHHINA,

Secretary to Government, Punjab, 
Labour and Employment Departments.

LABOUR DEPARTMENT 

Notification 

The 4th August, 1964
/

No. S0.283-C A/XI/ 48 S-5/64.—In exercise of the powers conferred by sub-section
(2) of section 5 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor 
of Punjab , after considering the advice of the Advisory Committee appointed under 
clause (a) of sub-section (1) of the said section, is pleased to fix the following minimum 
rate of wages in respectof the employment in the Textile Industry in the State of Punjab:—
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UNSKILLED

Rs 72 per mensem or Rs 2.75 per day.
---------------------------------------------------  24
(Basic Rs 60 and dearness allowance Rs 12)
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(A) General—

(1) Worker/Cooly. (2) Peon. (3) Chowkidar. (4) Mali. (Ordinary).
(5) Mason Cooly. (6) Sweeper. (7) Part-Time Sweeper (proportionate to time 
put in). (8) Water Man. (9) Rehriwala X10) Helper.

(B) Embroidery on Cloth—

(1) Singer B. (Less than 6 months service ).

(C) Dyeing, Finishing, Bleaching and Printing —

(1) Hand Folder. (2) Printing Machine Helper. (3) Washing Worker. 
(4) Coalman. (5) Shed Cooly. (6) Fumaceman. (7) Raising Machine Helper or 
Rotary Machine Helper (Less than 2 years service).

(D) Woollen and Worsted Spinning —

(1) Worsted Doffer (Less than one year service). (2) Cleaner. (3) Trolly 
Driver (Hand Driven). (4) Wool Picker (Less than two years service), ( 5) Feeder.
(6) Bag Carrier. (7) Tube sorter. (8) Waste Picker (Less than two years service).
(9) Bag Filler. (10) Tops Cooly.

(E) Hosiery —

(1) Packer.

SEMI-SKILLED A 

Rs 85 per mensem

(Basic Rs 70 and dearness allowance Rs 15)

(A) Art Silk Weaving.—

(1) Reachers in. (2) Twister (Upto 200 spindles) (less than two years service.)
(3) Oil Man (Less than 3 years service). (4) KantaWala. (5) Stamper/Marker/Packer) 
(6) Pirn Winder (Less than 2 years service). (7) Double (Less than two years service)
(8) Drum Winder (Less than two years service). (9) Winder (Double Drum Winde) 
(Less than two years servdce.)

(B) Embroidery on Cloth.—

(1) Embroidery Shuttle Worker (Less than two years service). (2) Checker 
(Embroidery Cloth) (Less than 2 years service .) (3) Embroidery winder (Less than 
three years Service). (4) Singer B (Above six months but less than 1£ years service).

(C) Surgical Dressing.—

(1) Bandage Rolling Machineman. (2) Lint Rolling Machineman. (3) Bandage 
Cutting Machineman. (4) Lint Raising Machineman.

(D) Dyeing, Finishing, Bleaching and Printing.—

(1) Singing Machine Worker. (2) Squeezing Machineman. (3) Sorter.
(4) Hydro Extractor Machineman. (5) Milling Machineman (Less than one year service 
(6) Washing Machineman. (7) Bleaching Machineman. (8) Baling Pressman.
(9) Machine Folder. (10) Jiger Dyeing Machineman. (11) Yam Dyeing Worker).
(12) Hand Washer, Dyer and Squeeezer. (13) Hand Sizer. (14) Stenter Feeder. 
(15) Assistant Raising Machineman/Assistant Rotary Machinan (More than two years 
service.)



(E) Woollen and Worsted Spinning:—'

(1) Drawer Machine Operator (Less than one year service). (2) Reducing Machine 
Operator (Less than one year service). (3) Roving Machine Operator (Less than one year 
service). (4) Worsted Doffer (More than one year service). (5) Steaming Machineman. 
(6) Packer. (7) Willow Machineman (Less than one year service). (8) Teasing Machine- 
man (Less than one year service). (9) Lapman. (10) Reeler (Less than two years service) 
(11) Turner (Apprentice). (12) Fitter (Less than one year service). (13) Tinsmith (Less 
than one year service). (14) Khalasi. (15) Mali (Proficient). (16) Jamadar, Chowkidar.
(17) Wireman. (18) Assistant Fireman. (19) Mixing Boxes Worker (Less than one year 
service). (20) Punch Machineman Worker (Less than one year service). (21) Strong 
Boxes Operator. (22) French Combing Machineman (Less than one year service). (23 
Teazer. (24) Garnetter. (25) Yam Weigher. (26) Marker. (27) Knitting Yarn Folder 
(28) Waste Picker (More than two years service). (29) Wool Picker (More than 2 years 
service).

(F) Hosiery.—

(1) Winder. (2) Hand Toeing Worker. (3) Washerman. (4) Bales Binder. (5) 
Button Fastener.

(G) Handloom (Woollen or Art Silk).—

(1) Winder. (2) Drafter/Reacher.

Written Answers to Starred Questions placed on the (16)57
Table of the House, undfr Rule 45

Semi-Skilled B 

Rs 95 per mensem

(Basic Rs 80 and Dearness Allowance Rs 15).

(a) An Silk Weaving.—

(1) Warp Sizing Machineman (Less than three years service. (2)Pirn Winder 
(More than two years service). (3) Doubler (More than two years service). (4) Drum 
Winder (More than two years service). (5) Winder (Double Drum Winder (More than 
two years service). (6) Drafter (Less than two years service). (7) Twister (Less than 200 
spindles) (More than two years service). (8) Maroriwala (Less than three years service). 
(9) Cobbler. (10) Oil Man (More than three years service). (11) Warper (Less than 3 
years service).

(B) Embroidery on Clotb.—

(1) Embroidery Shuttle Worker (More than two years service). (2) Embroidery Assist
ant (With less than one year service as confirmed Assistant and with less than total service 
of three years. (3) Checker (Embroidery Cloth) (More than two years service). (4) 
Machine Checker. (5) Embroidery Winder (More than three years service). (6) Singer 
(With service of 1$ years or more)

(C) Surgical Dressing.—

(1) Blow Machineman. (2) Rotary Machineman. (3) Dry Chamber Machineman. 
(4) Sketcher Machineman. (5) Carding Machineman. (6) Rolling Machineman. (7) 
Cutting Machineman.

(D) Dyeing, Finishing, Bleaching and Printing—

(1) Winch Machineman. (2) Mangle-Machineman. (3) Crabbing Machineman.
(4) Rotary Machineman (Less than two years service). (5) Brushing Machineman. 
(6) Milling Machineman (More than one year service). (7) Printing Machineman Backsider. 
(8) Padding Machineman. (9) Drying Machineman. (10) Open Soaping Machineman 
(11) Tailor. (12) Screen Printer. (13) Cutter. (14) Cottage Steam Man for Printed 
Cloth. (15) Colour Mixer. (16) Kundiwala. (17) Scutcher Machinemar!.
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(E) Woollen and Worsted Spinning.—

(1) Gill Box Machine Operator. (2) Drawer Machine Operator (More than 
one year service). (3) Antoleveller Operator. (4) Reducing Machine Operator 
(More than one year service). (5) Roving Machine Operator (More than one year 
service). (6 ) Worsted Spinner (Upto 180 spindles ) (Less than one year service)
(7) Worsted Twister (upto 90”). (8) Worsted Winder. (9) Willow Machineman 
(More than one year service). (10) Teasing Machineman (More than one year service) 
(11) Garnett Machineman. (12) Fitter. (13) Count Checker (Ordinary). 
(14) Gobbler. (15) Wool Spinner. (16) Woollen Winder. (17) Turner (Apperentice).

(18) Fitter. (More than one year service). (19) Tinsmith (More than one year service). 
(20) Assistant Electrician . (21) Wireman. (22) Fireman. (23) Engine Driver. 
(24) Mixing Boxes Worker (More than one year service). (25) Punch Machineman 
Worker (More than one year service). (26) Noble combing Machineman (Less than 
one year service). (27) French Combing Machineman (more than one year service). 
(28) Tape Sewer. (29) Hydraulic Pressman. (30) Knotter. (31) Reeler (with more than 
2 years service). (32) Condenserman.

(F) Hosiery.—

(1) Presser Grade I. (2) Mender. (3) Button Holder. (4) Garment Checker.
(5) Raschel Backman.

(G) Handloom (Woollen or Art Silk).—

(1) Weaver Stagle Plain. (2) Hand Sizer. (3) Washer.

(H) Powerloom Weavers.—

(1) Weaver Silk-loom ordinary,

SKILLED A 

RsllO per mensem.

(Basic Rs 90 and Dearness Allowance Rs 20)

(A) Art Silk/Woollen Weaving.—

(1) Warp Sizing Machineman (More than 3 years service). (2) Warper (More 
than three years service) (3) Auto-pirn Winder. (4) Drafter (More than two years 
service). (5) Maroriwala (More than three yerars service).

(B) Embroidery on Cloth.—

(1) Embroidery Assistant (With service of one year or more as confirmed assist- 
tant and a total service of three years or more) . (2) Lace Cutting Machineman.

(Q  Lace Making.—

(1) Lace Making Machineman (Grade II). (2) Tape Making Machineman.

(D) Dyeing, Finishing Bleaching and Printing.—

(1) Singeing Machineman (Machine Incharge.) (2) Felt Cleaner Machineman.
(3) Blowing Machineman. (4) Scovring Machineman (Machine Incharge). 
(5) Sheering Thread Cutting Machineman (Machine (Incharge). (6) Rotary Machine- 
man (More than two years service). (7) Milling Machineman (Less than one year service)
(8) Kier Machineman. (o9) Stenter Machineman (Machine Incharge). (10) Calender 
Machineman. (11) Tracer. (12) Block Pritnter. (13) Deg Dyer. (14) Automatic 
Varn Dyeing Machineman. (15) Aging machineman.



Written Answers to Starred Questions placed on the (16)59
Table of the House, under Rule 45

(E) Woollen and Worsted Spinning.—

(1) Worsted Spinner (Upto 180 spindles) (More than one year service).
(2) Oilman-cum-belt clipper. (3) Assistant Jamadar/Assistant Line Jobber/Assistant 
Mistry. (4) Count Checker (General Inspection). (5) Oilman-cum-belt maker.
(6) Turner Grade II. (7) Fitter Grade II (More experienced in category) 
(8) Shaperman G^ade IT. (9) Carpenter. (10) Welder Grade II. (11) Moulder 
Grade II. (12) Mason Grade II. (13) Electrician Grade II/Assistant Electrician. 
(14) Fireman. (3rd Class Boiler Engineer). (15) Engine Driver. (16) Jamadar Spinn
ing. (17) Noble Combing Machineman (More than one year service). (18) Top 
Sorter.

(F) Hosiery.—

(1) Assistant Dyer. (2) Plain Socks Knitter. (3) Presser Grade II.
(4) Round Machine Operator. (5) Tailor (Ordinary). (6) Overlocker or Flat 
Locker. (7) Dialdar Machine Knitter. (8) K.T. Machine Warping Man.

(G) Handloom Art Silk.—

(1) Weaver Fancy.

SKILLED B 

Rs. 120 per mensem

(Basic Rs 100 and Dearness Allowance Rs 20 per mensem)

(A) Art Silk/Woollen Weaving.—

(1) Line Jobber.

(B) Embrodicry on Cloth.—

(1) Embroidery Commander. (2) Thread Cutting (Sheering) Machineman.
(3) Embroidery Fitter B. (4) Singer A. (5) Singer B. (On completion of five years 
service, every singer B worker will be given trial for promotion to skilled II Category and 
will be promoted if found fit).

(C) Lace f Making.—

(1) Punching Machineman. (2) Label Making Machineman. (3) Lace Making 
Machineman, Grade I.

(D) Dyeing, Finishing, Bleaching and Printing.—

(1) Raising Machineman (Machine Incharge). (2) Sheering Thread Cutting 
Machineman (Machine Incharge). (3) Printing Machineman (Incharge). (4) Colour 
Mixing Incharge. (5) Screen Printing Jobber. (6) Rafoogar.

(E) Woollen and Worsted Spinning.—

(1) Jamadar /Line Jobber/Mistry. (2) Turner Grade I. (3) Fitter Grade I 
(According to skill). (4) Shaperman Grade I. (5) Welder Grade I. (6) Moulder 
Grade I. (7) Mason Grade I. (8) Car Driver/Truck Driver. (9) Electrician Grade
I. (10) Mistry Spinning. (11) Top Sorter.

(F) Hosiery.—

(1) Designed Sock Knitter. (2) Machine Linker. (3) Flat Machine Operator.
(4) Tailor (Fancy Goods). (5) Mender Master. (6) Raschel Machine Operator .
(7) Sinker, interlock machine operator. (8) Raschel Warploom man. (9) 
R.I. Drum Jacquard Operator. (10) K.T. Machine Operator. (11) Automatic 
Socks Knitter. (12) Puri Flat Kajk, MUT, DUT Operator. (13) Jackround machine 
operator (14) Hand Driven Pattern Wheel Circular Machine Operator. (15) Automatic 
Drum Taquard Seamlesshose Machine Operator. (16) R.S.B. Drum Jacquard Auto
matic Machine Knitter. (17) Cutter.
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(G) Handloom.—

(1) Weaver Woollen Plain.

(H) Power Loom Weavers.—

(1) Weaver Silk Loom Fancy (Dobby Drop box).

(2) Weaver Woollen/Worsted ordinary.

HIGHLY SKILLED
(Only categories are specified for purposes of clarification but no minimum rates 

of wages are fixed).
(A) Art Silk Weaving.—

(1) Fancy Line Jobber.

(b) Embroidery on cloth.—

(1) Embrodiery Fitter ‘A*. (3) Head Supervisor. (4) Designers,
(2) Shift Supervisor (5) Punch Master (6) Singer Supervisor

Technical.
------------------------------- (7) Singer Machine Fitter.
Embroidery Technical.

(C) Dyeing, Finishing, Bleaching and Printing.—

(1) Designer.

(D) Woollen and Worsted Spinning.—

(1) Supervisor. (2) Turner (According to skill).

(E) Hosiery.—

(1) Raschel Machine Master.

(F) H andloom Woollen. —

(1) Weaver Fancy.

(G) Power Loom .—

(1) Weaver silk loom ordinary (Double loom) ;

(2) Weaver silk loom Fancy (Dobby drop box) (doule loom) ;

(3) Weaver silk loom fancy (Jacquard) (Single loom) ;

(4) Weaver Woollen/Worsted Fancy (Dobby) (Single loom).

CLERICAL STAFF
Rs

(1) Clerk (Under Matric)/Munshi .. 85 Per mensem (Basic Rs 70. +
R sl5 Dearness Allowance^

(2) Muneem, Typist, Junior Clerk (Matriculation), or
Higher category of clerks of less than 12 months 100 per mensem (Basic Rs 85+ 
service Rs 15 Dearness Allowance)

(3) Senior Clerk Assistant Graduate Clerk having service
12 months, Store-keeper, Stenographer 120 per mensem (Basic Rs 100+

k Rs 20 Dearness Allowance)

(4) Office Superintendent 140 per mensem (Basic Rs 120+
Rs 20 Dearness Allowance)



APPRENTICESHIP

Wherever apprenticeship system exists, Rs 50 per mensem will be paid in the first 
2 months, Rs 60 per mensem in the next two months and Rs 72 per mensem in the next 
two months, so that after 8 months the man is fixed up in the relevant semi-skilled or 
skilled category.

2. The dearness allowance shall be linked to the cost of living index for the month 
of January, 1964, for different towns as assessed by competent authority on the advice 
of the Economic and Statistical Department and for rise or fall of every 2 points, an 
increase or decrease of Re 1 as the case may be, shall be permissible in the dearness 
allowance, the rise or fall of 1 point being ignored.

3. These rates of wages shall come into force with effect from the date of this 
notification

No. ;SO-284-CA/XI(/48/S-26-64.—Where as the Governor of Punjab is of the view 
that special reasons exist in respect of employees covered by the recommendations of 
the Central Wage Board for Cotton Textile Industry, employed in the mills specified in 
the Schedule given below ;

Now, therefore, in exercise of the powers conferred by sub-section (2) of section 
26 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor ofPunjab 
is pleased to direct that the provisions of Notification No. S0283-CA/XI/48/S-5/64, 
dated 4th August, 1964, fixing minimum rates of wages in respect of the Textile Industry 
in the State of Punjab under sub-section (2) of section 5 of the said Act shall not apply 
to the employees referred to above for a period of two years, subject to the condition 
that the recommendations of the Central Wage Board for Cotton Textile Industry 
in respect of the said employees are full y implemented by their respective managements.

Explanation.—The term “ Central Wage Board for Cotton Textile Industry” shall 
mean all past, present and future Wage Boards appointed by the Central Government 
for the Cotton Textile Industry.

Written Answers to Starred Questions placed on the (16)61
Table of the H ouse, under Rule 45

SCHEDULE

1. Dayalbag Spinning and Weaving Mills, Amritsar.

2. Jagatjit Cotton Textile Mills, Phagwara.

3. Technological Institute of Textiles, Bhiwani.

4. Hissar Cotton Textile Mills, Hissar.

5. Punjab (Bhiwani) Cloth Mills, Bhiwani.

6. Shree Bhiwani Cotton Mills, Abohar.

No.S0285-CA/XI/48/S-26/64.—WhereastheGovemor ofPunjab is of the view 
that special reasons exist in respect of the following classes of employees employed in 
Textile Industry in the State of Punjab :—

(1) Employees employed in the production of khadi cloth ;

(2) Employees employed in the production of cotton handle cm cloth ;

Now, therefore, in exercise of the powers conferred by sub-section (2) of section 
26 of the Minimum Wages Act, 1948 (Central Act XI of 1948), the Governor ofPunjab 
is pleased to direct that the provisions of notification No. SO-283-CA/XI/48/S-5/64, 
dated 4th August, 1964 fixing minimum rates of wages in respect of the Textile Industry 
in the State ofPunjab, under sub-section (2) of section 5 of the said Act, shall not apply 
to the said employees for a period of two years.

[7632-ILab-(I)-64]

HARDEVSING H CHHINA,

Secretary to Government, Punjab, 
Labour and Employment Departments,
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No. 7632*-I-Lab(I)-64/18l95, dated 4th August, 1964.

Copies with 200 spare copiesare forewarded to the Labour Ccrrmissicnei. Punjab, 
Chandigarh, for information and necessary action with reference to the correspondence 
resting with his memo No. M.W./2/31/10929, dated 14th February, 1964.

B.R. MAINI,

Section Officer, Labo r, 
fo r  Secretary to Government, Fb.. 

Labour and Employment Departments

Registered Factories in the State

*6538. Shri Sagar Ram Gupta : Will the Minister for Public Works 
and Welfare be pleased to state —

(a) the total number of registered factories in the State in which
250 or more workmen are employed at present ;

(b) the number of factories which have established canteens for
their workers as required under the Factories Act ;

(c) the action in each case where a canteen has not been set up '
or where the' standards laid down in the Factories Act and
the rules made thereunder are not being complied with ?

Chaqdhri Rizaq Ram : (a) 84.
(b) 66.
(c) Out of the reamaining 18 Factories, 4 factories have been exempted 

from the provisions o f sectio n 46 of the Factories Act, warnings have been 
issued to six factories and two have been prosecuted. However, the remain
ing six factories are being persuaded for providing canteens for their workers.

The desired standard of canteens was found lacking in respect „of 
2 factories and both of them have been warned.

Appointment of Pay Commission
*6321. Sardar Ajaib Singh Sandhu : Will the Chief Minister

be pleased to state —
(a) whether the Government intends to appoint a Pay Commission

to revise the pay scales o f Punjab Government employees ; 
if  so when, if  not reasons therefor ;

(b) whether Government has any agency to consider regularly
the rates of dearness allowance of Punjab Government 
employees with reference to the Price Index as is done .by the 
Union Government ; if  so the name of the agency, if  not, 
whether Government intend to cretae such an agency, if  so 
when ; if no t the reasons therefor;

(c) whether there is any proposal under the consideration of
Government to enhance the rate of dearness allowance of 
the Government employees in view of the high prices of 
essential commodities ?

Sardar Kapur Singh : (a) and (b) No, Sir. Due to financial 
stringency, it is not possible to constitute any such Commission/agency.

(c) No, Sir.



Appointment of Commission to enquire into the Assets and Properties 
Acquired by Legislators after their Election

*6358. Sardar Ajaib Singh Sandhu : Will the Chief M inister be 
pleased to state—

(a) whether the Government intends to appoint a High Power
Commission to enquire into the assets and properties 
acquired by the Legislators in the State of their election ;

(b) if the answer to part (a) above be in the affirmative, the time by
which it is likely to be appointed and the terms of reference 
thereof ?

Shri Ram Kishan : (a) No, Sir.
(b) Does not arise.

# Writtbn Answers to Starred Questions placed on the (16)63
Table of the House, under Rule 45

Appointment of Vigilance Commission in the State

*6054. Comrade Ram Chandra : Will the Chief M inister be pleased 
to state whether the Government has taken any steps to appoint a Vigilance 
Commission in the State on the line of the Commission set up by the Central 
Government so as to deal promptly and effectively with corruption cases 
in which Government officials are involved ; if so, the details thereof ?

Shri Ram Kishan : A proposal to set up a Vigilance Commission 
in the Punjab State is under the consideration of Government.

Uniform for Class IV Employees in Courts at Amritsar

*6565. Dr. Baldev Prakash : Will the Chief M inister be pleased 
tost ate—

(a) whether any uniform is given to class TV employees working-
in the Courts other than those of Judicial Magistrates, Sub- 
Judges etc., in the State ;

(b) if the reply to part (a) be in the affirmative, whether such
employees have not been given any uniform in the Am rit
sar Courts ; if so, the reasons therefor ?

Chaudhri Rizak Ram (Public Works and Welfare Minister) : (a) Yes.
(b) No. Uniforms have been supplied to all those class TV employees 

who were entitled to get them.

Quota of Zinc Received in the State

*6101. Sardar Kulbir Singh : Will the Chief M inister be pleased to 
state—

(a) the quantity of state quota of zinc received from the Union
Government since 1960, year-wise ;

(b) the date since when this quota is being received from the
Union Government and the date since when it is being dis
tributed by the Industries Departm ent ;

(c) the details of its allocation as at present beingm ade by the Indus
tries Departm ent ;

(d) the details of the distribution of the said quota in the State at
present ;



[Sardar Kulbir Singh]
(e) the names of the quota holders of Zinc and the quantity allotted

to each along with the name of the industry in each case at 
present ;

(f) whether the Government have recently received any complaints
regarding the mal-distribution of the said quota ; if so, a 
copy of each such complaint be placed on the Table of the 
House ;

(g) whether Government proposes to revise the allocation of quota
of zinc in the State ?

Shri Ram Kishan : The requisite information is laid on the Table of 
the House as annexure.
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ANNEXURE

(a) 1960-61—1800 M. Tonnes.
1961- 62—2902 M. Tonnes.
1962- 63—2032 M. Tnnes.
1963- 64—1915 M. Tonnes.

(b) The allocation of zinc to the State was made by the Government of India for the 
first time for the period October, 1958 to March, 1959. The material is being distributed 
by the Industries Department to the Industrial Units since then.

(c) & (d) The last period for which the allocation has been received is October,
1963—March, 1964. The quantity received is 957 M. Tonnes. The entire quota is dis
tributed amongst various Industrial Heads. The share of each unit under each Indus
trial Head is worked out on the basis of sales of previous year, after applying indicators 
and Industry-wise prorata cut. In the case of new Industries which have no sale for the 
previous year, their presumptive sales are calculated on the basis of value of Machinery 
and Factory Building. The entire allocation is lifted by the Punjab State Small Indus
tries Corporation Ltd., Chandigarh. The Corporation distributes the same in accordance 
with the lists of allocation sent by the Director of Industries, Punjab, Chandigarh.

(e) The number of parties receiving zinc in the State exceeds 500. The time and 
labour required for compilation of the requisite details will not be commensurate with the 
benefit sought to be derived therefrom.

(f) Complaints in respect of short allocation or excess allocations have been re
ceived from various parties. The number of such complaints being fairly heavy, the 
labour involved in preparing copies of such complaints will not be commensurate with 
any possible benefit to be achieved therefrom. Information in respect of any specific 
case, if required can be given.

The allocations are made in proportion to the material received from the Central 
Government. As already stated, the allocations to the Industrial Units are made 
according to a set policy and the question of revising the allocations does not arise.

Land acquired for M/s Spun Pipe Factory in Gurgaon District

*6105. Sardar Kulbir Singh : Will the Chief Minister be pleased 
to state with reference to the reply to Starred Question No. 4708 included 
in the list of questions for 3rd M arch, 1964, whether Government has 
decided to prefer an appeal against the order of the Land Acquisition Officer/ 
Collector, Palwal, regarding the acquisition of land for M/s Spun Pipe 
Factory in Gurgaon District ; if  so, the result thereof?

Shri Ram Kishan : Yes, Sir. It is pending in the Court.
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Misuse of Quota of B.P. Sheet s

*6113. Sardar Gurcharan Singh : Will the Chief Minister be pleased 
to state that whether lie is aware of the fact that several persons or some 
firms are being granted B.P. sheets who do not manufacture anything 
with these sheets but sell the quota in the Black M arket ; if so, whether 
Government proposes to revise the procedure for the allotment of quota  
of B.P. Sheets.

Shri Ram Kishan : Quota certificates of B.P. Sheets are issued in 
favour of parties after due scrutiny. Stray cases of misutilisation cannot, 
however, be ruled out.

2. It is being examined if sheets can be procured through the Punjab 
State Small Industries Corporation for issue to the parties against permits; 
instead of issuing quota certificates to individuals. /

Written Answers to Starred Questions placed on the
Table of the House, under Rule 45

Licensed Surveyors in Chandigarh

*6452. Dr Baldev Parkash : Will the Chief Minister be pleased 
to sta te—

(a) the qualifications prescribed by the Government for the regis
tration of persons as licensed surveyors in Chandigarh ;

(b) whether such licensed surveyors are authoiised to submit
construction plans outside the architecturally controlled 
area ;

(c) whether any person not possessing the qualifications mentioned
in part (a) above has been registered as a licensed surveyors, 
if so, the reasons therefor ?

Shri Ram Kishan : (a) The requisite information is laid on the Table 
of the House ;

(b) No, unless specifically permitted by the Chief Adm inistrator, 
Capital Project ;

(c) Yes, in one case, on the basis of long practical experience and 
good work done.

Qualifications prescribed by the Government for the registration of Persons as licensed 
Surveyors in Chandigarh

(i) Qualified Overseer or Draftsman from Thomason Engineering College, 
Roorkee 5

OR
(ii) Qualified Overser or Draftsman from the Punjab Engineering College, Rasul, 

Gurdaspur, or Nilokheri;
OR

(iii) Any other equivalent qualification recognised by the Punjab Government 
for recruitment to the posts of overseers and draftsmen ;

OR
(iv) Pass in the Intermediate Examination of the School of Architecture, Delhi 

Polytechnic, or any other School or College of equivalent standard ;
Plus

Practical experience of five years in architectural and/or engineering profession of 
a standard acceptable to the registration committee, which will take into consideration 
plans and specimen of work done by the candidates. The registration committee will 
consist of Chief Administrator, Chief Engineer and Senior Architect.
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Coal Depots granted in the Kama* District in I960 
*6246. Comrade Ram Piara : Will the Chief Minister be pleased to 

state with reference to reply to question No. 2766 included in the list of 
unstarred questions for the 17th October, 1960

(a) whether it is a fact that ShriAvtai Singh, son of Shri Gian Singh, 
Kama] mentioned at Serial No. 1 of the statement attached to the said reply 
was a Government servant when the coal depot was allotted to him and 
a copy of the application submitted by him for the allotment of a coal 
depot be laid on the Table of the House ;

(b) whether it is also a fact that he is still a Government servant ;
(c) whether the said Shri Avtar Singh was selected from amongst the

deserving persons or from others as mentioned in the reply 
to part (cj of the said question ;

(d) whether before the allotment of the coal depot to the person
referred to in part (c) above, his antecedents were verified, 
if so, by whom ;

(e) whether it is the policy of the Government to grant ccal depots
to Government Servants if so under what circumstances ;

(f) whether any of the Officers/Officials of the Civil Supplies Depart
ment have ever checked or inspected the depot referred to in 
part (a) above, if so, when ;

(g) the name(s) of the person/persons who have been running the
said depot from the start to date ;

(h) the names of the persons who have been dealing with the Civil
Supplies Department for the release of Railway Receipts of 
coal meant for the said coal depot ?

Shri Ram Kishan : (a) No. a Copy of the application is laid on the 
Table of the House.

(b) He is now reported to be a Commissioned Officer in the Armed
Forces

(c) The applicant was considered a deserving person for the allot
ment of a coal depot.

(d) No.
(e) No
(f) Yes on 14th July, 1961, 24th October, 1951, 16th February, 1962, 

26th February, 1962 31st March, 1962, 31st May, 1962, 2nd June, 1962, 
28th June, 1962, 28th August, 1962 and 11th September, 1962.

(g) Shri Avtar Singh from 24th March, 1960 to 15th April, 1963, 
Smt. Har Kaur, his mother from 16th April, 1963 to date.

(h) Shri S;ta R?m, son of Shri Mamk Chand. Karinda.
Copy of the application put in by Shri Avtar Singh, for the licence of coal depot

To 3
The Director,
Food and Civil Supplies Department, Purgab,
Chandigarh.

Sir
* Respectfully I beg to State that there is no coal Depot in Model Town (Karnal) 

and the residents thereof are feeling difficulty without it.

It is requested that a licence for coal Depot may kindly be issued to me and oblige.

I shall be much obliged. 

Dated
February 22, 1960

Yours faithfully,
(Avtar Singh, son of Gian Singh), 
Char Chaman, Kupjpura, Road, 

Karnal.



Written Answers to Starred Q iestions Placed on the Table of the
H ouse under Rule 45 (16)67

Rice hullers in village Kairon, district Amritsar 
*6103. Sardar Kulbir Singh : Will the Chief Ministe' be pleased to 

state:—
(a) the total number of rice hullers in village Kairon, istiict Amritsar,

at present; together with the number of licensed and unlicensed 
hullers among them and the date on which each of these started 
working ;

(b) whether any action has been or is proposed to be taken against
the said unlicensed rice hullers, if so, what ?

Shri Ram Kishan : (a) Five hullers ; two licensed and 3 unlicensed at 
present.
Licensed huller owned by Shri 

Makhan Singh
Licensed hullei owned by Shii 
Mohinder Singh 

Unlicensed huller owned by 
Shri Dalip Singh

Installed in 1954 and working since then.

Installed in 1958, working since then.

Installed in November, 1957. The party, 
had a valid licence up to 31st Maich, 1963, 
but did not get it renewed thereafter. 
It is lying sealed.

Unlicensed huller owned by Shri Not installed and did not work.
Karnail Singh

Unlicensed huller owned by Shri Installed in 1952 and worked up to 31st 
Krishan Lai October, 1958. under a valid licence

The licence was not renewed thereafter 
The huller is lying idle duly sealed.

(b) The unlicensed hullers have already been sealed. No further 
action can be taken against the owners unless any violation of the Rice Mill
ing Industry (Regulation) Act, 1958, is committed by the owners.

Taeft of Sugar from Depot in IVIrga, district Ferozepur
*6081. Sardar Gurcharan Singh : Will the Minister for Home and Deve

lopment be pleased to state—
(a) whether any complaint was lodged at Police Station Moga, district

Ferozepur, about the alleged theft of ugar from any Sugar 
Depot after the rationing of sugar was introduced in the State ;

(b) if the reply to part (a) above be in the affirmative, whether the said 
theft has been traced ?

Sardar Darbara Singh : (a) Yes.
(b) No. The case is still undei investigation. ,

Karnal Co-operative Marketing Society Ltd., Karnal 
*6249. Comrade Ram Piara : Will the Minister for Home and Develop

ment be pleased to state —
(a) whether the Registrar of Co-operative Societies, Punjab, received

during the period from 1st March, 1964 to date any communications 
from any legislator of Karnal District regarding physical checking 
recoveries of outstanding amounts, sale proceeds of fertilizer 
and sugar, etc., in the case of the Karnal Co-operative Marketing 
Society Ltd., Katnal, if so, the details of action so fai taken thereon 
and a copy each of the communications be laid on the Table 
of the House ;

(b) the total amount which was outstanding against the above-said
society as on 1st April, 1964, and at present together with the 
reasons for not realising the same at an early date ;
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(c) whether any replies were sent by the Registrar o f Co-operative

Societies or by the Co-operative Department in response to the 
communications mentioned in part (a) above, if so, a copy 
each o f the replies be laid on the Table of the House ;

(d) whether it is a fact that the case of the said Society has been
referred to the Police, if  so, when and with what result ;

(e) whether any date has been fixed for the final recovery of the dues,
if  so, what, if  not, why ? -

Sardar Darbara Singh : (a), (b), (c), (d), and (e). The m atter is 
under investigation at present. It would not be in the public interest to 
reply to the question at this stage.

(16)68 Punjab Vidhan Sabha [3rd October, 1964

Assistant Engineers Electricity, in the Municipal Committee,
Amritsar

*6098. Dr. Baldev Prakash : Will the Minister for Education and 
Local Government be pleased to state—

(a) whether Government has recently received any complaint that
technically unqualified persons were appointed as Assistant 
Engineers in the Municipal Committee, Amritsar, in the month 
of August, 1964 ;

(b) if the reply to part (a) above be in the affirmative, whether any
enquiry has been held into the said complaint,if so, the result 
thereof and the action taken on the enquiry report ?

Shri Prabodh Chandra : (a) A telegraphic complaint was received 
by the Deputy Commissioner, Amritsar.

(b) The complaint was looked into by the Deputy Commissioner, 
Amritsar, and the persons concerned have been reverted to their substantive 
posts pending detailed examination of the case by the Deputy Commissioner.

UNSTARRED QUESTIONS AND ANSWERS

Moga Co-operative Marketing Society Ltd., Moga, District
Ferozepur

1982. Comrade Gurbakhsh Singh Dhaliwal : Will the Minister far 
Home and Development be pleased to state—

(a) the date when the Moga Co-operative Marketing Society L td .,
Moga, district Ferozepur was registered and the number of 
its members at that time ;

(b) the number o f members o f the said Society at present ;
(c) the number o f times the accounts o f the said Society have been

audited since its registration and a copy each of the audit 
reports be laid on the table o f the House ;

(d) whether any case o f embezzlement in the said Society was detec
ted by the Audit Staff recently ; if so, the action taken in 
this respect ?

Sardar Darbara Singh : (a) Part (i) 16th June, 1964.
Part (ii) 134 members.
(b) 488 members.
(c) Part (i) Seven times.
Part (ii) Time, labour and expenses involved in preparing copies of 

voluminous Audit Reports will not be commensurate with the benefit to be 
derived.



(d) Part (i) No specific case o f embezzlement has been reported by 
the Auditors. There are, however, certain cases o f irregularities and bad 
account keeping which are being looked into.

Part (ii) Question does not arise.

Unstarred Questions and Answers (16)69

Case under Section 304 I.P.C. against the Sarpanch of Village 
Machhike, District Ferozepore

1983. Comrade Gurbakhsb Singh Dhaliwal : Will the Minister for 
Home and Development be pleased to state—

(a) whether a case under section 304 I.P.C. was registered against
Shri Lachhman Das, the then Sarpanch and others o f village 
Machhike, P.S. Nihalsinghwala, district Ferozepore during 
the year 1963/64 ;

(b) if the answer to  part (a) above be in the affirmative, the date o f
its registration and the facts o f the case ;

(c) whether any judicial enquiry was held before registering the said 
case, if  so, by whom ;

(d) whether the Sessions Judge, Ferozepore, has decided the said
case, if  so, on what date and whether it is a fact that he has 
passed some remarks in his judgement against the officer 
who held Judicial enquiry into it ; if  so, what and the action 
taken thereon ?

Sardar Barbara Singh : (a) Yes.
(b) Case F .I.R . N o .128 dated 30th November, 1963 under Section 304

I.P.C. was registered at P.S. Nihalsinghwala, district Ferozepore. The 
requisite information is given below.

(c) Yes. Shri Kulwant Singh, M .I.C. Ferozepore, held the judicial 
enquiry ;

(d) Yes. The Session Judge, Ferozepore, acquitting all the four 
accused on 29th May, 1964 passed the following remarks against the Magis
trate 1st Class who held the judicial enquiry ;

“ That the learned M agistrate did not record the statements o f the 
accused persons in this case for their counter defence version 
o f the witnesses named by Lachhman Das in his report to  
the Police and examined by the Investigating Officer H .C . 
N ar Singh D utt as early as 13th October, 1963. Such inquest 
enquiry can not be described as fair to say the least. It is 
too much to ask the court to rely on the belated version of 
Ujagar Singh and his men and it is equally unfair to treat the 
witnesses cited by Lachhman Dass accused quite easily self 
condemned persons.”

No action was taken by the District M agistrate, Ferozepore, as the 
Session Judge, Ferozepore, did not send him a copy o f the judgem ent con
taining these remarks for taking action, against the M agistrate 1st Class, 
Ferozepore.

ENCLOSURE TO PART (b)

On 12th October, 1963, the Police of Nihalsinghwala arrested one Sajjan Singh in 
case F.I.R. No. 107, dated 12th October, 1963, under section 326 I.P.C., Police Station 
Nihalsinghwala for inflicting injuries on the person of Lachhman Dass Sarpanch of 
village Machhike. Sajjan Singh had also received some injuries at the hands of Lachhman 
Dass and others and he was got examined from the Medical Officer in- 
Charge, Primary Health Centre, Patto-Hira-Singh. He was produced before the 
Magistrate, 1st Class, Moga on 13th October, 1963 who remanded him to judicial
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lock up. Sajjan Singh was kept at the sub jail, Moga and was taken to Feroze- 
pore on 14th October, 1963. Before he was admitted to the Central Jail, he died in 
front of the Central Jail gate on the same day. Post-mortem of the dead body of 
Sajjan Singh was conducted by Dr. Sarup Chand, P.C.M.S., Civil Hospital, Feroze- 
pore on 15th October, 1963 who found 11 external and 4 internal injuries on the 
body. The Medical Officer opined that the cause of death was shock caused by th; 
injuries which were all ante-mortem. As the deceased Sajjan Singh had died whib 
in Police custody, an inquest into this death was conducted by Shri Kulwant Singh 
M.I.C., Ferozepore, under section 176 Cr. P.C, It was as a result of his finding 
and t he complaint of one Ujagar Singh that case F.I.R. No. 128, dated 30th November, 
1963, under section 304 I.P.C. was registered against Lachhman Dass, Harbans Lai 
Jiwan Ram and Ralla Ram. The investigation of the case was conducted by the 
Deputy Superintendent of Police, Moga and all the four accused were challaned, 
under section 304 I.P.C.

(16)70 Punjab Vidhan Sabha [3rd October, 1964

Cases of Smuggling of Sugar, etc., Registered in Hassanpur Police 
Station, District Gurgaon

1984. Chaudbri Har Kishan : Will the Minister for Home and 
Development be pleased to state—

(a) the names of persons against whom cases for smuggling sugar,
wheat, etc., were registered at Hassanpur Police Station, 
district Gurgaon, during the period from January 1962 to- 
date and date of registration of each case ;

(b) the quantity and nature of goods seized from each person ;
(c) whether the goods so seized have been disposed of by Hassan

pur Police ; if so, the names of the buyers and price at which 
the seized goods were disposed of together with date of their 
disposal.

Sardar Barbara Singh : (a), (b) and (c) A statement giving requisite 
information is laid on the table of the House.
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Electrification of Village Kailanga District, Rohtak

1684. Chandhri Ranbir Singh : Will the Minister for Public Works 
and Welfare be pleased to state—

(a) the population o f village Kailanga o f Rohtak District;
(b) the distance o f the said village from the 11 K.V. line.
(c) th; date when the work o f electrification of the said village was

taken up along with the date by which it is likely to be comp
leted ?

Chandhri Rizaq Ram : (a) The population o f village Kailanga is 
4,645 (1951 census).

(b) The distance o f the village from the existing 11 K.V. line is three 
miles (approximately).

(c) The electrification o f the village was taken in hand during the 
month of February, 1964. The work has been stopped due to non
availability o f material and will be completed within one month from 
the date the material is received. Necessary steps to obtain the material 
are being taken.

SHORT NOTICE QUESTION AND ANSWER

lo.oo a.m Memorandum containing Demands of Working Class in
the State

*6703. Comrade Shamsher Singh Josh : Will the Minister for 
Public Works and Welfare be pleased to state—

♦

(a) whether a Memorandum containing the demands of the working
class in the State was received by him from the Punjab 
Committee o f All India Trade Union Congress during the 
month o f July, 1964 ; i f  so, a copy o f the Memorandum be 
laid on the table o f the House ;

(b) the action, i f  any, taken or proposed to be taken on the said
Memorandum ?

Chandhri Rizaq Ram : (a) Yes. A copy o f the Memorandum is 
laid on the table o f the House.

(b) A reply to each o f the points was duly sent to All India Trade 
Union Congress by the Labour Commissioner, Punjab with his memo No. 
M W/2/108/61185, dated 18th September, 1964, copy laid on the table of 
the House.

COPY OF THE MEMORANDUM

Punjab State Committee,
ALL INDIA TRADE UNION CONGRESS.

704, Sector 22-A, 
Chandigarh.
13th July, 1964.
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To

Shri (Comrade) Ram Kishan,
The Hon’ble Chief Minister, Punjab,
Chandigarh,

Shri Rizk Ram,
Minister for Labour, Punjab,

Chandigarh.

Shrimanji,

Together with the rest of our people, we have read with great interest the policy 
statement of the new Government.

We welcome the declaration that the new Government would take determined^ 
steps to bring down prices and to fight corruption the two most pressing problem 
facing the people. We hope that the new Government would soon take concrete 
measures to implement these declarations and to produce actual results. On behalf 
of the trade Unions affiliated to the AITUC, we assure you our full co-operation in 
all such measures.

We also welcome decisions of the new Government to reverse the decisions of the 
previous Ministry to restore Zaildari, to separate Judiciary from Executive.

We, however, consider to but proper to tell you of our disappointment at the 
fact that the urgent problems facing the inudustrial working class in the State find hardly 
any reflection in the policy statements of the new Government. We are therefore 
writing to you to draw your urgent attention to some of the most important problems 
facing the industrial labour, the problems which are the cause of acute discontent.

1. First and foremost is the question of the constant rising prices on the one 
hand and meagre wages on the other. It is the duty of the State Government to fix 
minimum wages at adequate level for all irdustries and to link the Dearness allowance 
part of the same with the cost of living.

The State Government appointed an Advisory Committee for the textile in
dustry in 1963 to make recommendations regarding minimum wages for this industry.

In the Committee representatives of the workmen agreed to something which was 
much less than what would be fair and just for the sake of unanimity the Com
mittee was thus able to make unanimous recommendations.

Months have passed but even these unanimous recommendations have not been 
enforced due to the influence of the Amritsar Textile Employer on the previous Minis
try. This has naturally led to acute discontent among the workers engaged in the 
textile industry—the biggest in the State. They had decided to go on one day protest 
strike but have deferred the decision for a month hoping that the new Ministry would 
reverse the previous policy.

We would strongly urge that the unanimous recommendations of the Advisory 
Committee for fixation of minimum wages in the textile industry be enforced immediate
ly.

There are number of other industries too in which minimum wages have not yet 
been fixed. They include Rubber industry chemical, steel Re-rolling, glass and ceramics 
etc. Minimum wages in these industries too must be fixed atonce.

In a number of industries minimum wages were fixed long ago. They are ex
tremely inadequate and are not linked with the cost of living index.

Steps should be taken to revise minimum wages in all these industries at earliest 
possible.

The pays of Class IV and Class III employees of the State Government as also of 
local bodies should be increased and their dearness allowance should be linked 
with the cost of living index.

2. In some industries like Sugar, Cotton Textile and Cement the Wage Boards 
appointed by the Government of India have linked the Dearness Allowance paid to 
the workmen with the cost of living index.

The cost of living index published by Punjab Government however, is very 
faulty. It does not reflect the actual increase in the cost of living the result is that 
every month, the workers are cheated of lakhs of rupees.
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[Minister for Public Works and Welfare]
A tripartite machinery must be appointed at once to go into this whole matter as 

per decision of the standing Labour Committee to make recom mendations to the State 
Government.

3. A very large number of demands of the workmen have been refused adjudica
tion or have been pending with the Government since long. In many cases, the Govern
ment advised the unions raising the demands as also the employers to accept voluntary 
arbitration for deciding the demands. The unions agreed but the employers refused. 
Even, thereafter, the State Government has not referred these demands for adjudication 
This is in complete violation of the guiding principles laid down at. the highest tri
partite level to decide the question of referring demands for adjudication.

We would request you to issue immediate instructions to ensure that the pending 
Demands Notices are referred for adjudication without further delay.

4. On the unanimous recommendations of the Labour Advisory Board, the Punjab 
Government ag ' ed to enact legislation (i) giving the right to dismissed/discharged/ 
terminated workers to individually take ..heir cases to Courts for adjudication, (ii) 
fixing paid casual and sick leave and paid festival holidays for industrial workers in 
the State. The Bills too were prepared. Under pressure of the employers, however, 
they were never placed before the Assembly.

We would strongly urge that these Bills be placed before the Assembly in the next 
session and made into laws, till then Bills should be enacted through Ordinance.

5. There are quite a few other urgent problems facing the workers concerning 
their working and living conditions including such aspects as housing, E.S. I. Scheme 
and Provident Fund etc. E.S.I. Scheme:—Still there exists great disparity in the treat
ment given to member workers and their families. E.S.I. Corporation agreed to give 
the treatment to their families without any discrimination, but this decision has not 
been implemented by the State Government since 1960.

In February, 1963 the State Government agreed to implement the decision with effect 
from 1st May, 1964, but that promise even has not been honoured. Provident Fund—
A large number of workmen in engineering industry and foundries have been deprived 
of their membership of the scheme by the employers. Such workmen are declared 
‘contractors’ arbitrarily just to cheat the Government. While all such workmen are 
‘employees’within the meanings of S. 2(f) of the Employees Provident Fund Act. 
Such employees of various factories at Jullundur ,Batala have complained to the Com
missioner, but nothing has come out of it, becuase there is no provision in the Act to 
decide such disputed points by any judicial or industrial court.

We would urge upon the Government to take immediate steps to implement the 
decision re treatment of the families of workers and to remove the difficulty re; Provi
dent Fund scheme and as an interim measure such cases should be referred for 
adjudication wherever the workmen raise dispute in this respect.

On behalf of the Punjab State Committee we have already requested you to fix 
some time when a deputation of ours can see you and discuss most urgent problems with 
you in details.

We will request you to do this without delay. The most suitable dates to member 
of the deputation are 27th and 28th of July, 1964.

(Sd) Yours Sincerely,
(Sd) KARTAR SINGH, (Sd) SATISH LOOMBA, SATYA PAL DANG,

President. General-Secretary. Secretary.

COPY OF LETTER NO, MW/2/108/61185, DATED 18TH SEPTEMBER, 1964, FROM 
THE LABOUR COMMISSIONER, PUNJAB, TO THE PRESIDENT, PU NJAB 
STATE COMMITTEE, ALL INDIA TRADE UNION CONGRESS, 704, SECTOR 
22-A, CHANDIGARH.

S u b je c t—Representation dated 13th July, 1964.

Reference your representation, dated 13th July, 1964, addressed to Hon’ble Chief 
Minister, Punjab, and copy of which was received from the Secretary to Government, 
Punjab,Labour Department,— vide his U.O.No.l0690-III-Lab-I-64, dated 11th Septem
ber, 1961, on the subject noted above.
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Reg. (I) Your suggestion to fix minimum rates of wages at adequate level for all the 
industries and to link the D. A. part of the same for cost of living index will be kept 
in view while fixing/revising minimum rates of wages in the scheduled employments.

The minimum rates of wages in the Textile Industry was notified,— vide Punjab 
Government Notification No. S0-283-CA/I/48/85/64, dated 4th August, 1964. 
Instructions have been issued to the field staff for proper implementation.

The matter for adding Rubber Industry, Chemicals, Steel Re-rolling, Glass and 
Ceramics etc, is under consideration for adding the employment to part I of the schedule 

of Minimum Wages Act, 1948.

Necessary action is also being taken to revise the minimum rates of wages with em» 
ployers which need revision, 
r

Reg. (2) It may be stated that the matter does not relate to this department and 
as such this office shows its inability to take any action in the matter.

Reg. (3) In this connection it may be stated that since specific cases have not been 
mentioned, it is not possible to take any action in the matter.

All the demands are examined on merits before these are referred for adjudication. 
The demands which do not merit reference are not recommended irrespective of the fact 
whether or not arbitration is refused by the Management. The reasons lor rejection 
are invariably conveyed to the parties concerned.

Reg. (4) Both the bills are pending for decision at Government level.

Reg. (5) Does not concern this Department. Hence no action is called for by 
this office in the matter.

Comrade Shamsher Singh Josh : May I know from the hon. Public. 
Works and Welfare Minister whether the Labour Commissioner. Punjab, 
has issued instructions to his Inspectorial Staff that prosecutions should 
not be launched against those Textile Employers who have not implemented 
the notification issued by the State Government ? W hat are the reasons for 
not prosecuting the Textile Employers who have not implemented the orders 
of the Government ?

: Wrt'TPT rr^r ifnrft ^RT f R t f  f t

Comrade Shamsher Singh Josh: May I knowfrom thehon. Minister 
for Public Works and Wlefare the steps taken or proposed to be taken by 
the Government if it is brought to the notice of the Government that the 
notification issued on 4th August 1964 had not been implemented ?

: m x  i r m t o  ^fff «rpr afr t  f e n

rtctt i # f e r  ^ r f r  wtr *pt f e '  ^rff f i a t  11  s n a n r

|  fe  f9T 4?f *Tf |  "su fê 'T 3fTp |

ofW3 HHHcT fHW fe : oft H3cp3 dfUHr feH otteW 3i?W

n ^ t :  ^  ^  ^  ^frfer^r i

s f ts f ta sw re r  m  «rat<prf«F% r f e  n n t-

w r | f e  fefer f t w  50 | ^  4fr ^  ^tf

p i f e  f f e t t ; ?p r  sffeft art ^  aw  ?



iH t : 333 3T 3ftf 3.TI3T 3ff | I 3R n 3T3 3 3T33t3 W.\

33 I
of>H33 SP1 fifrl H'HS3 : §?jT 1961-62 niP>TS H k  3T3

fgg fe»(Tg frp>p gfenn 5 oft Hinra §H f> UT§H kg UH m3T> s € i nfaH
neeft ?

n «ft :ng  3f wt fensfc s k  n^kfem  Sr im if k  fe n  «rr 
|  i m  n  m  ^ n f e i r n n  f  3 3  ^  ? r  3 k  k  k f k r  k  3 r  k f  |  i 

3 3  i f  t f e i  ft 3 k m  i t  3% fm n g m m  m m  i

sit 3nTC TTO TTC?TT: 3ir 3 3lfer g tnir | f3 3̂33 (1NTUC) 
g 3 3 3 3 3  sggefer g fgfgmf tf33  ^  g mg fig  3  u t i  ttsf gjfrg 

3T 3>fer fen |5RT | ?

g ilt : fer 3 33 TI f3 ?333 m3 I f  3 3 k  i f f  (fg f) (f333)

3ft3tg*3T 3 Stfcffkt : 33T k f t g f f e r  3 3 3  33133 f3  33T f3  ^3
fe n  3  m gr 3 3 3  3 f fe  f̂t w f k k  g t f g ^  3fgfeft3 33 3t 3fggkr 

3T 33 33 it  3T Tff f  3fff3 3 W R 3  ^  ^  3T33T fe n  f*T | 1

if5ft. %*s ggrn 3T u r a  fem r g gfr fen m  3 3 3 1  | i 3 f k  g£ 
533 33T gff I  fe 3 3  g n rfe lT  3T I nf33 gf ^  <Tf3 3fr 3T 33T | .

m fe  mg 3 k  3f 3>fer 3t m k t  i
CN

cTH33 51!  fflwi H3Te3 : oft Hlcft Fpfgg SFT5 5t $135 n ikf fo)
e in ra  ?> § k  ^  w irck een  ^  ^efesra ^gt Monrs f e w  u ftnji ?> |^ g  

oft§ ?

n k t : trsRn nt 3?f fe^r #  f tt  f  fenr ^t feg't % s m  nfe 

f e n t  ^ t  3Rnfr srnrr |  i RWTtn n n r  3>tf n q n f e ^  3 m  

nt 3T3R fen <5TT3T i

«PH3S BH§g frtuj na : fen h h^ sth feg fen fen it  f iH k  nt fe 

uV h  Hisrm $ >h§  ^ n tw  Hnorat ^  nmn Mmfefeii in k t  f e w  offetSi 

n k t 57i6nit ^  n iH i  °ra?j snt ^nnt fnsT fe lt 5 ira unra h i w  
^  net nnet m h  m  s n f fesrat n i nt feH ntn |  H§?tin n u t n t  Hinm 
net nwet fe sTf^  set fe^ra u ?

Chief Minister : It is under the consideration o f the Govern
ment.

crons im  ftui ig r  ; oft H u t  Hrfeg st ee® nroat fe 

f e e s  WTs fn §  M^usTfeen §  neHT?n ?5gnfe»fT f e w  ft ?
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q r f tq  q q r t  ^ ^ q  q ^ t t t  q r q ^ q ^ T  q?q q q q  1

«ft q in r  Tfq q ^ r  : q q r  q f tq q  q  q q rq  s q  | q q ^ T | f q  q q rq  q  q q r 

'qqrr q?ff t  q ? t  qT fqpqqq q f q q  Rqq q rq  q f f  fqrqr qT RT |  I q  f q f q ^ ^  

qrfqq  q  ? q  q q q  qft f w f f q tq q  q  q  q q q  |  %  t t  q f q  ^  

^ T frq  f  q ^ tT T  q ^ ^ q q  q r q q f f  | q j |  1

q R l  : q  q V f q ^ q i q q t  q q q  spTqr |  (fq ^q q ) ( q R )  1

SUBSTANTIVE MOTION
ePH3¥ fq«j q q fa q 1 : m r  §  u M 'fq?  m r  M rq^q, hui m f l q q j r f o f - 

Hg) fg q  u g R l  HHHgffq q  h h <t v W g i u f g  hhh  u g 3 Ta  fnM a f 4 f

M R R s)fq§" f s T R s  q T§ 5  HTfe q  m e  o m § f a ^  q ra l  M s a a s  3  h ‘ 

rjt fq  Hal hrts H f i^ u f t iH T q q  M u a t ^ q R  1
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J-fTmflora : HFTFFl HFTH HTfUH §  f3#" U3T BFF 5  fcf MP Ut§H

fn?> SteI 5Friar ? (How does the hon. Member know that 
the House will adjourn sine die today ?)

opvras > hre fau i H Efam  : H u k u  rr fh a  f r e T f e j  h u h  f E t r a ^

HH?> $  1 1
Mr. Speaker : Unless T give a finding about the admissibility of 

these m otions, how can they be taken up ?
cPHSS H r e  ftfiy FHfaoT : Hlilof3f RrfuH, bfirel F’FtftFT MtT El £

f e f  I

M r. Speaker : Tt is pending for consideration and will come up in
due course.
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cTHFF JJHHH fnuf PH : WT § UNrfEE UTF TFFFF, HE I HUtcTE HTfaF, 
Hi 29 HFFE, 1964 f  fE°T fl{f^fetT HFF FfEH f ^ 3 T Hi I 

Mr. Speaker : ft will come up.

oTHlaTHH^gfHUJHH : 'Htft F S fE F U  f a  H 'fH F fafF H T  HHFfEEt R*tfo?

h e ^ e  fifty f t t  s w  e !e  HfEHEE f e  fr se  f f tf  Fe e  i fen et§ e h F

^HrfH>>r h ! for if* 5ffHraT3  §  f e h &e  s r e t  E F fa i i fa n  Tr
the Government were to make some statements in reply to certain Call 
A ttention Notices, admitted in my name concerning the family of Sardar 
Partao Singh Kairon.

Mr. Speaker: The Government have yet to make the statement.
Comrade Shamsher Singh Josh: When, Sir ?
Mr. Speaker : Please do not be impatient.
sft TFTTHFt ffotsrr : ?rF y tTTTF stfr fsrfTFF, FT I %TT csmfar

• T T T  fy fTF F  T f  |  %  qtF T f t  FT ff^fFFTF T  F TT  F ^ F F  m y  Ffa EF F  TTF t t

F f f  t t  f f t f e t  y ^ f e r  T t  T F f r f T  t t  t t t f  f  f t  i e f t  t t t  ttt

F T  fF T  1 f F  TF T  F t T  fFfFTTT F lffT  Ft T ft  F TT5  ?y Fft f ,  FTTTT TTTTTT 

fa f TT  #5 ftr f , T  T IT  T  Ffay To FTFFT TTfET i  fT  E F  F T  T  TPFT T|t F  

TTT T  F f F T F F F T t  FTf Fft f  FT1FF fTTT TTT ? ( f T T F )  I
Mr. Speaker : T would request the hon. M inister to be attentive. 
«ft TFTTHFt TTF tJTFF: TTTTF To |  f T  fF T  F T  TT ft FTTFT Eft |

FTTF  fF T  F F  TT Tiff |  I FTTF  H^TF T  TTTF T T  |  I F f t  F T  FT TT FTFTT 

| f f fT F T T  T  oTTJ^T fefrFEftF F F  F T  F  T F T  T  I F F  T  TFTTT, FT %  TTfT 

F  FTy f y  T , T f tT F T T  T F F T F  T  T f T T T F  TTF TTF , TTTTF FTFFtF  T U  EF 

T t  t Ft FTF  T t  IFTT^F TTTT TTT TT I fFiTT ?EF T  f Ff ^FFF  T t  ^TT T T F F  

T  f r y ,  T F  Tot TF FoTfF T  fF y  TTF  FfFTTF TT F F F  fTTT fFTI, F T  %  qfgq- 

T ? T  F t  F f T T U  TT  fafFT Fff |TT  TTFT TT, FT%  ?F  F tT  TT  FTT F^TR Tft



Questions of Privilege

T? I eft F fs[TT =FT?TT f  f-F TFT FTFTT ST? a? #far#F3f at f n f m  Ft
'FtFff tfftt % f t  FTTFairT f  ̂ srfmFSF TFFfrF a t Terra? # f;ft? t 

'fF  ft ittttt farm Far eft #fm #FF aft fa t T?f itttit  farm am  ? *r?
FTF FT TTTF TIT T?ar TFTTT FT TTTF f  I F F f FTTTT ToTTT ?  fF FFTT 

FTtmF t  FT F TTFTT Ft Fff ITT TT? % imtT fFFT |  ?

Fl/u >H§ feoPH H 3 F t: H?) »THFfen 5 f e f e H f e j T 9  § h1hF U f]  5  | fe ^ F F ?  

3T H" fHFF7 Ftgfu FoTtF U7 fF FF futHF FfI F MF >HH? fHF § FF FfHF 
STJ? FFT§ I

FrHFF HHHF foul flF : HFT, HuIfF HTfFF, fFF UWfFF WS ft[P?fsF
F fF fFF §F  fTTFFt FF? TTeTH'S FSt 9, fFH F FFF FF fFF FT§F) fFF fFH TTS 
Ft *fF?F fFFt & fF SIFT MTF Ft »fUFtHF F FFT HEFF fFFT TTTfe>H7 FFFTT 
fFF fFF FFfeF FFHFF FFFT fF  f F + F FF  HFTF fFF7 FTF31T I HFtFF H'fFF 
F S fFF ‘FaiFFfFF »fF F_3tFFt F FFF FF F HFF fFF fFF HHTFF FfeW7 
»?F §F  H f f t  stFH »FF Ft MTFFtHF F HFF f §  f?HH HF'F FF? ft?S7 
f3T»T I §F  FFFF F ^FFFf F 5 1 f?F  F ffF F  HFTF FF? fFF7 fe[»f7 I fF  fFF 

IFF FFFF ®?TS FtfrgtTTF ^feurFFH;F FST Itl § t  St?F »frF Ft MUFtFF 
Ft UFtFF f t fy » rs ff?  F f w  fe w  i f g  sta rs fefsfH FFtF f  g s ?f »ti few 7 
Ft I fFF fSFTF FTS  Ft F7i  slF F  »fm Ft »FUFtHF fFF FtF^fFFF FFf?F FF I 
fFF FTSH fFF F F i fe  fFF FTf F  F »tmFFfF? MF F fIhhI F f^F 5 ’FF F 
FFFtHHSt UTF Bfe7 F #  st3 F  MTF Ft WTFtFF F T HFtFF H7F S 7 F F t fFF 
Fart IFFStHFFt FFStFF FF? I H" M7F FFF7 F7 feT FlF HfFFFF HTfFH fFF 

HF-fS f §  RTFS U7f s a i  I
F?3ft : FTtFTT F ff|g, F FTT f  FPF7 F? ^  ^ FFF STFF <T

SF̂ TT' FTfFT |  far Fgt Far SfFT TTFE Ft TrTFRTFF ?T TETa? arf |  fTFF
IF  srRTFF FTFT F F? flF  F TftT f  F it FFF FT # 5T FTF F ^ 77 FrftpT ?  flF  

F  FF  ar Pf »-t f f  F  F t  j FRT fT E fai I  (sTFFr) :
Comrade Shamsher Singh Josh : I object to  the  rem arks o f  the  C hief

M inister. H e should  w ithdraw  them .
Mr, Speaker: Please listen to  the  C h ief M in ister. Let him com plete

the s tatem ent.
Pandit Chiranji Lai Sharma : I t  is a question  o f  status and  not ot 

any indiv idual. I t  is a very serious m atte r, Sir:
rp jft :: FT FR F??T ?  fF 77 5FTT TFE % J 3 j %TFTF FTU a:T T’Ti'

f far fFPTTFF ? FIT fFF FT? f  FtFT mar TT mTTTTFT TF F?rt7F % FFT FT?
F FT aft ST Ftaf FT f  TIFT Ft a>TTt Trf?T I FF F TTT T TTT TIFTT TIT 
FT T?FTr FTTf FT fifTTFTcT «ft I FF FFF>F |  OTT FFF fFFt FFf IT fatff 
FT? T F'Tf FTFT FT F /r ?T Tf ?T I S' FTTF> TF' aT#FT I ffF T  TTTFT 
TT??F, F IT  TTF Ft TFT FT TFT TT?TT |  fF ITT F ?FTTT TTF TT tFTFTTFf
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[«TTO TTO]
T t f  TO t o ? to  Tit % i to¥  to r tt  t Ftot T t T 'f R R  totR  f^rr^T

%  t t  $Tt T T f  % t o t t  Ftott tot to  to ttt  to  TR»ft, t r  F*t r t 

RTtT»TT I TT TT TOTftfTTRR TTOTO; TOPR TT ^RRm T TO 5ft 
T> TOk T  T  TOT % TOT fTOlT TO %  ? T  T  Ft T  fTOTT #  T T  f f  ftTO TO? f T  ^
-il'' •
tot 1

TTT 4  T f  TORT TTfTT f  f % T f  TOW  Tift TT TT  %  ^  TORT

TOTTTf t  t r  tor  to t  tot toto to  t s r t  t t ^ i

sft apTTTTTiTTT J'TST : TTTT TOT TFT TO Tff, TTTT TT TTTT TO ^  I

T f e r  f^TSft STRTOrf : TTTT RTOF T O | I
- Mr. Speaker : Order please.

*RTO TO«ft : TTT TOR TOT TOT TTTOPR I,TOT TOTR TO fTOT TOTtt fTOTTOiR 
Tft fTO fTOcT'fY TTTK TO TOfT TFT f  % TOT TOT TO I

TO>P?t?TOt T I T  : T T T T  TOT TtT TO Tff, T T T T  TT TO TORT TOT |

f% TTt R5T TO TOTO mT, TO TOTTORTRR TO fT O W  TOT TOfT TO T f  I

sft spRST : T T  TOT TT f t  T# : TOT5 FtoFtrT Tff?R TO TORT TO R
% f?TT |  I (That point has already been referred to. The 
Chief Minister has replied to it.)

*TTO TOTOt : rfT TO TT TOTO T TO f?TOR TO TOt foTRTT TO fo TR FR 
TOT TO TOTOT |  FtTOTO TO TO % TOTOTOTTO TOTR T TT TT TOT TTT TO f FRTOTOTO TOt 
T f  TOT | T o t TTJ TT>T ff^TOTT TO TOTOT TO TOk TTO TO Tot TTT TFTTOkT 

TO TOTOR TT To TOT foTOTT TO TO TT TO TOTTOR TT T TORT RRT T TO I 
• toFtoRT, ittt toFtoTTT TOk TTO TOTTTOT TTOTT TOfFTT TOk TTOTTT TO FTTTOT 

TOTOT I', TT TTTT  ̂ TTTT TO TT TORT TRTTT t%TT TOT I TOTOT TTT TO. 
TTOTOTO f  fTO TFT # FtT WTO TOk T̂OTiT TT FTOTT TOT TT TT TT TT TO TOf 
tTTTT¥ T|f TtTITT TOTTTO TO TfRTTOTTTT T§f| I W TT TOT f TO 
t̂fTTO spr ĵy #f«FT TTTT fTO TO |  TO TTfTTt f̂ T TT TO TT T 

TO I
TTTtTOT TTT TT TTTT TOTTT |  TOTO|% TOT TO Tt TtTT TT TTTO 

TRR Tt TtT TOT TTO % fTOTTTR TO f̂ TOTT TO % fTTTT TtT TTT TO 
TT Tt TR To TTT-TTfTTOT TO TT% TTTT T TOTO TtfTOTO T TRR T TT TOTT 
TOTOTO f TOf TO |TOTTO TOfTTT Tft I f TfTOT T TftTTt TTffT, TOT T TfTO[ 
fT35T T TOTTTT Tt TO TTT % TTOTTO TOI TOTOT |  fT ̂ T TTTTOT T TfT 
TTOTO SRT T f TO TT? I TOR TO# TTT TOT ft TR Tt TOT TTTT ̂  t¥eT T 
TOR I fT RTt TTTT TO TOR TTO T , TOTO TTSTO fT TT TTT f  I TT 
Tf TTT TT # TORT TORT f  TÔT tFftT T ?T TOTT TO TTT ftTT |  TT ̂ T % 
fTOTTt TTf TOTTT Tff ftft |  I ITFTT f  TOTTOT TTTT f Ft fl̂ T T TRT 
TTFfTR RT TOTOT T T̂  TTT gtt TTf T iJTfTOP fR TTf̂  TORTO  ̂FTR fT 
>t?ft Ttlff ^  TO53i TOCtT % TTT T# t
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sftct q ? rtq  Jrcrei: *rrFfsr, ^  f ^  ^

iT^ fr|  qq% prqrfr qF^qswq qff f f  i qqrq ^ n q -^  I  1 
^rq -^ t ¥ i q - m  ^ F q q  q^r s ^ w  q q r q r  i q  q q ^  % f a  q  ? q q ^  

q qqqqqr Cr irqr ^ t? r k  q q f q q ^  I FpFqqq ^  
qsqf q ^q r̂ Fqdq Fqqr r̂rq; w^x f>n i ?q # qrq i j  ^ f  tt ^  qqf q 
?q # q q  qrff q Fqfeq>Fqqqq qq qq qr 1 1 ^ fpt Tr?f Fqqqr qrf qqT q 
q k  Fqq r  q r | ^TtT q i t  i

qff TT FqFqqkr ?fk qPT-ftrR^t #  qTq T ^  faf
# T t q  34 FqFq^Tqqn* f  ir q  | q-^q-q- trqq F q F q ^  ^T  ^  q q £  ^

qrq qrs qq #  i qrq qqf ^^qqFqFqqqqft q1! i Fqv^qqftfqFqfqq 
q~T | I ?q cTT̂ q 50--60q>qft|> qxr | ir̂  eft ^  TT qqr Fqq TO 
q<rc tfk FqrqV irq<> q̂® t[o qr> q|r qqrqr tot tot ?q to qrtt ?qqq qff | ? 
iTffr fTO rraq q q f  FqfkfiFqqqq q q ^  '*qqq #  q 'ta q  q r o  q i #  qTq |  i 

(Fqqq) q̂ r tot ^q frsq to qkrcqfi to qqTq |, n̂ft to q^RT ?qqq 
| i qf qr fsrR qr qq to qk r̂sq q qqFqqqqr tot Ftott qr eft qqr FqqFqq 
q qq Ftor to FrfiqtfqTqq Fq?f q qfr qrrqrqt qrFft qr i

FRTOq UTOtr ftfui : qgtTR H fS H ^  & H?rT §  7 5 #  f  STfSM7, FRU3

tra f tw ^ T to r tr s  x z ' o t  w  f g n 1 1
Sardar Gurnam Singh (Raikot) : Mr. Speaker, Sir, I am grateful to 

Comrade Shamsher Singh Josh for raising the point though without my 
knowledge about the status of the Leader of the Opposition. All that I 
can say at the present moment is that since it personally concerns me, 
I wish it had not been raised here in the House. But the matter is very 
important to which no h?ed was paid by the previous Government. I 
know it well that the present Government and the Leader of the House are 
anxious to settle {his matter. He has talked to me several times about it. 
I know there have been lapses because the previous Government was not 
in the habit of giving due place to the Leader of the Opposition. At the 
same time I do wish that the matter is not hurried through because I want 
that the status of the Leader of the Opposition should be settled once for 
all after due and proner consideration and after finding out the position 
from the House of Commons and other such democratic institutions. 
The unfortunate part of the matter in this country is that there was no 
Opposition as such in the Parliament and one party has been ruling this 
country since the Constitution came into force. Therefore, the question 
was never considered seriously even in our Parliament. But now in several 
Lagislatures in our country, the Opposition has come into, existence. So, 
Mr. Speaker, it is not a question of a person it is a question of principle. 
Therefore, this question about the status of the Leader of the Opposition 
should be settled once for all.

I know it, Mr. Speaker, that the present Government is anxious to 
give due mace to the Leader o f the Oooosition, and therefore as far as 
this matter is concerned it will, I hope, be properly settled.

Questions of Privilege
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A Voice : W hat about yesterday’s incident ?
Sardar Gurnam Singh : My hon. Friends are anxious about yester

day’s incident. Everybody knows that on every conceivable occasion 
inside and outside the House, I fought continuously for the separation of 
Judiciary from the Executive (Thumping from the Opposition Benches). 
Everybody knows it. But unfortunately the impression carried by the Chief 
Justice of India what is gathered from his speech is that the Government 
was responsible for all this and the Opposition merely agreed to the passing 
of the legislation, whereas the fact of the m atter is that the Opposition persis
tently and continuously fought for the separation of Judiciary from the 
Executive and it is owned by my hon. Friend the Leader of the House, 
the Chief M inister who wrote to me a letter for attending this function. 
The Chief M inister had written that when I was so much interested in 
the separation of Judiciary from the Executive, I must attend the function. 
But let us forget those lapses as during the period of the previous Government 
such a habit was formed and therefore, there were bound to be lapses. 
Since the Leader of the House is anxious to establish good precedents, 
we should leave this m atter here.

As far as the m atter about theinvitation to the Legislators is concerned, 
the Government will have to make their policy clear. I agree that it is 
not a question of eating lunch, etc., but it involves a question of principle. 
As the Leader of the House has desired that we should leave this matter 
to him. He will discuss these things with us and will arrange them in such a 
m anner that there is no complaint to the Members of the Opposition in 
future. One thing that I can say is that the Leader of the House has 
several times expressed his views that he is anxious to give due place to the 
MeniSe’-s o f the O pposition and I hope that he will see it through 
satisfactorily.

W ith these remarks, Sir, 1 thank you.

Comrade Ram Piara : On a point of order, Sir. My point of 
order relates to the issue whether or not proper place had been given to the 

Legislators. Two statements, one by the Home Minister and another by 
the Chief M inister have been made which are contradictory to each other.

Home and Development Minister : There is nothing contradictory 
in them.

Comrade Ram Piara : The Chief Minister stated that he had issued 
certain instructions and that is the reason why other Legislators were not 
invited whereas the Home M inister said that it was an omission and it 
w ould  not happen in future. May I  know, Sir, which of the two statements 
is correct. ?

Mr. Speaker : The hon. Member should please take his seat.

s t h  q  mvz mix,
f*rr |  sfr *r?t 2 mfkm w f  sntft f  ? xftx fax mzj
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: arteri: ’rrFp , srcs i t  ^
€Fcfst a  frff, gfr ^  ^  trsr -rfRr ?rre w frsfteR - TTfir spR  f  grr 

fp^fst #' $  oT^r r̂> q r r ^ t ig -  *t' # ? rr^ rfc rr g i ~fRT ^rre f r  ^ W m  

^ r  tW t?t?t H  h , ^  t? R e r r  ^  <ttx ^  *rft §ss sttsh f t r f h ^ r

^ T f a f a ^ T  75TT i t  <TTfen^t SFTirRr % g f  |  sfR ^ R t  ^  ^

% i t  xfrsx s n s  i t  w n r f m  ^  it i  O t  R iR rY tif g f  |  , 
s a r  t? f  «5 *rtT f i r f a ^ f  %f\x ^ s r a  -̂ to ^r qrf^RT^ % sn^-Rfa | f  1 1 

*rg ^  ^ rt ^ x  d ^ r r H ^  11 f*r $  ^ t gt *pg *ppaT
g ftr qgT 71 fWt^TT 7T> *T3T̂ r t$X$ 5ft7! |?«ft fster*¥ TriTH spR 
far* Ht <rteT ?m> i t  ^rofRftepr t>> ^ it |  srfc gir ^
i t  TTFR I (U lfori) #^PT % sffapr H fflr TRfapT 3  jpTT %  ^
it R f  3>af ^X ^  ?ffc 7?gf XZ*Xt ^  f f  I ^  fsrtr H 5fT̂TT
T̂cTT |  ft) m  gTOT 7? 7TT if^ T H  TTcT H iTrTfaRT' g R  sftT ^

R  s f k  *rR st? R  R  Rferer agf R R  i
Mr. Speaker : I appreciate the sentiments expressed by the hon. 

Members with regard to the status to be enjoy :d b y th e  Leader of the 
Opposition and also with regard to yesterday’s (2nd October, 1964) incident 
where a number of hon. Members were not invited to lunch. My own 
feeling has also been growing in some instances that the lower adm inistrators 
I do not refer to the Members c fthe  Council of M inisters have not tchanged 
their mental thinking and still they, at some levels again I say, other than 
Council of Ministers feel that they are above and very senior to the Members 
of the legislature etc. In spite of emphasis having been laid from  time to 
time by the Privileges Committee through circulars and Reports, they, 
whenever any function is arranged, try to give more status to the Under
secretaries or the Assistant Secretaries and others and I am sorry that they 
even put their Ministers into difficulties. I would say that a time has now 
come when our administrators should change their mental thinking and 
outlook and give better status to the legislators, etc. and think that they have 
better status—status next to the Council of Ministers. The Secretaries etc., 
maty be the Chief Secretary, should come after the Members of the legislature 
etc. (Cheers). I hope that in view of the assurances given by the Chief 
M inister and the Home Minister, these things will not be repeated and the 
m atter will be settled amicably.

Now we take up adjournment motions. There are some adjournm ent 
m otions.

5fTH§3 H ¥ S  ftfuf a u f a V  : TTS'S H t f e u  F P faa  H at HH?> §  »frT 33
g feg r s #  »nfH w  ?
Mr. Speaker : I promised in the House that if those m otions are no* 

withdrawn, I will give my ruling before the House adjourns, and if they 
are admitted, they will be fixed for discussion.

a w r a  Hirer feW hR hV  : i w a  7t | f e g r  fesft >h§  fe n  f t

H te a  W Z  UT§ H  1ST H 22H T W  31Sl »fTU ijfa3 oil

#3 u s  1 fu n  s a t  f a n  §  s a t  a a s *  u R t u r  11



Mr. Speaker : There was absolutely no discussion.
WtfS fHUf 33fHoP : rtcFH >HH HH7> §

Hop t  fefi'cr jpt >H3Tra us,feH h h s§ >hu ut
Hcf3 f w u  U TP# 3* ggjr §  |

Mr. Speaker: It is for me to decide. I will give my ruling before 
the House adjourns and if it is admitted, it will be fixed for discussion. 
I once again say that if any motions are not withdrawn, I will give my ruling 
about their admissibility before the House adjourns and if they are 
admitted, they will be placed for discussion.

Comrade Ram Piara : Mr. Speaker, our anxiety is to know as to 
when the House is to adjourn ?

Mr. Speaker : Till motionforthe adjournment of the House ‘Sine die,’ 
comes, agenda has already been fixed up till the 6th.

Comrade Ram Piara: If that motion comes at the end, then what 
will be the position ?

Mr. Speaker : Then that will be before the House and the House 
may pass or reject that motion. Tne House is to decide about it.

oPH§sr HU3 fHui sraftfop : t i^ Tw eras* g i u t e  §  f n s  s u t  i

Mr. Speaker : I have not fixed any time. I only said that I will 
give my ruli ng before the House adjourns and I will abide by this promise.
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ADJOURNMENT MOTIONS/SUBSTANTIVE MOTION re. THE 
JUDGEMENT GIVEN/ADVICE TENDERED BY THE SUPREME 
COURT ON THE DISPUTE BETWEEN THE U. P. VIDHAN  

SABHA AND ALLAHABAD HIGH COURT.
Mr. Speaker : There are a few adjournment motions (No. 72,74, 78 

and 80) about the situation created as a result of the Judgement given 
advice tendered by the Supreme Court on the dispute between the U. P. 
Vidhan Sabha and Allahabad High Court.

a a s  faui : $  u w fe V  w z  w u s u ,  hu  i fe u  h  huuI h

u u u  fu u u  u fe r  f e w  u  § h £  w  s #  fe u !  r r e r fu u

§ u M > x s  f s s t  u  1

Z& J sfe* SPIRT STTW tpf? sft sflR T O

rftT a  H tPR f T lW if  HU |  I fU  H? STUTUT U

qn? u u u s p rfe u  jft^PT |  1

(In this connection the notice of an adjournment motion has been 
given by Sarvshri Balramji Das Tandon and Baldev Parkash ; another 
by Sarvshri Jagan Nath and Makhan Singh Tarsikka ; another by Com
rade Shamsher Singh Josh and yet another by Comrade Ram Chandra. 
In addition to that, a notice of a Substantive Motion has also been given 
by Comrade Ram Chandra on this very subject).

As the hon. Members feel very much anxious about giving expres
sion to their feelings and reaction to the advice or judgment or verdict, 
whatever it is, given by the Supreme Court about the privileges, I hope 
it will not be out of place if they give expression to their views about it.



sft : s r r  r  eft «rgcr sr/ur |  nt

C R  £  fRtr I-tt r h r  i

Mr. Speaker : But I would request the hon. Members to be brief.
3TR : ?TT*T q R TfR  5TTNi Sff^T, *TT I STPT W  ^  juR 'R f

fRfrrH- JRTT ?  I
\0

«ft s w s t  : t  ^TRaT |  !% t^ r  f  %;$ fcnr str  ?ffa?fr

f^  # i I do not stand in the way of full
discussion also.) I know the hon. Members are feeling quite 
perturbed over this issue. They should therefore make very 
brief observations. I do not stand in the way o f full discu
ssion also.)

Shri Mohan Lai : On a point of Order, Mr. Speaker. May I say 
a word before you, Mr. Speaker, allow discussion on this m atter ?
I think it is a very very delicate m a t te r ....................

Dr. Baldev Parkash : Point of Order, Sir.
Shri Mohan Lai : I have also risen on a point of Order.

Mr. Speaker, there are more than one aspects of this matter. As 
I said, it is a very very delicate matter. It is also a matter which relates 
primarily and directly to the Constitution. Sir, I object to any discussion 
in this House on this subject for more than one reasons. It is a matter 
relating to the Constitution, a highly technical and legal matter and it 
affects directly the question of prestige of the highest bodies, the Legislature 
as well as the Judiciary............

Comrade Ram Chandra : On a point of Order, Sir.
Mr. Speaker : The hon. Member, Pandit Mohan Lai, is already 

on a point of Order.
Shri Mohan Lai : Mr. Speaker, I would suggest that it would not 

be appropriate to initiate a discussion on this matter in this way. If 
it is to be placed for discussion, I would suggest a better way. Let there 
be a small Committee of the House appointed which should go minutely 
into this question in all its aspects and submit its Report to the House. 
If any discussion is initiated at this stage in this way, I am afraid, 
observations may be made which may not be very desirable from the 
point of view of propriety. Moreover, the Members are not prepared 
about this matter-atleast I am not at all prepared even though I am 
vitally interested in this discussion. I never knew that this m atter is 
going to come up before the House. Mr. Speaker, if it is to be discussed, 
some time should be fixed with previous notice. I would once again 
repeat my suggestions. If  it is to be considered, let there be a small 
Committee of the House appointed, which should go into this question 
minutely and place its Report before the House. Further if it is to be 
discussed, some time should be given to us for preparation.

Sardar Gurnam Singh : I would suggest, Sir, that you may briefly 
hear the Members who have given notices of these adjournment motions, 
the leaders of various Groups/Parties in the House on this point. W hat 
Pandit Mohan Lai has said, amounts to a discussion. That much 
discussion would be sufficient and it need not go beyond that.

Shri Mohan Lai : Mr. Speaker, I would like to know, first of all, 
whether any adjournment motion lies on the verdict, opinion or whatever 
it is, of the Supreme Court ? My objection is that no adjournment 
motion lies on this subject. (Interruptions).
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Mr. Speaker : He has not challenged it. He has made a suggestion.
WTf : snrsrnrJT f t  I  fern % eft A  ^ i^ tt g fa*

5PTPTT f  Sf 5TT? fft 3TTC4T A A v  *FT tfspcTT I  ?

«ft wm  : %% A Asfcr iA ^€t AAi 4Tcr aft 1 1 (There is no
question of any such challenge.)

Comrade Shamsher Singh Josh : I would suggest that you may 
kindly admit our Adjournment Motion and when you have admitted it, 
time for discussion could be fixed afterwards as provided under the Rules.

Mr. Speaker : Let us not go into technicalities. The hon. Members 
of this House are rightly concerned with certain expression/opinion given 
by the Supreme Court over the rights and privileges of this House. I 
think it would be better if the Movers of the Motions, Leaders of various 
parties and some other persons may make brief observations.

Shri Mohan Lai : Sir, I would like to know whether the Chair is 
allowing a discussion on the Adjournment Motion ? I would submit 
that it would not be proper and in accordance with the Rules. It will 
not be in accordance with the procedure that we have ourselves decided 
upon in the Rules Committee in regard to Adjournment Motions. If 
discussion is to be allowed in a manner otherwise than by way of dis
cussion on Adjournment Motion that is a different thing altogether. I 
would submit that we should not set such a bad precedent by initiating 
discussion on an Adjournment Motion, the admissibility of which is yet 
to be decided.

Education and Local Government Minister : Mr. Speaker, I would 
like to submit that according to the Constitutional provision Legislature 
is debarred from discussing the conduct of the Judges of High Courts or 
Supreme Court. We cannot discuss this matter in water tight compart
ments. Sir, a similar situation arose when I was the Speaker of this House 
and the consequential results are known to every hon. Member of this 
House. I know the hon. Members are very much perturbed over this 
matter and there is a feeling of bitterness. I would not like to use the 
word bitterness because it is too strong—rather I should say that there is a 
feeling of anxiety over this matter. But Mr. Speaker once you permit 
discussion on the judgement of the Supreme Court, I think, the conduct 
of the Judges will inevitably come under discussion.

(Voices : No. No.)
Then I would exedet that the hon. Members will try to keep themselves 

within the frame work of constitutional limits but once sentiments 
are aroused, it becomes impossible for any one to confine oneself to the 
limits. I would suggest that leaders of various parties/groups may take 
part in the discussion and confine themselves to the judgement only and 
you, Mr. Speaker, may convey the anxiety of the feelings of the House 
to the Speaker of the Lok Sabha and to the Government of India.

Sardar Gurdial Singh Dhillon : Mr. Speaker, the subject has 
come through an Adjournment Motion or at the most through a Sub
stantive Motion. The observations of the Supreme Court
are not strictly in the nature of judgement but is a Report on a Reference 
made by the President of India to the Judges of the Supreme Court. I 
do agree with Pandit Mohan Lai that strictly speaking this subject should 
not be discussed in the guise of an Adjournment Motion or any other 
motion. It should be discussed under some regular motion given notice 
o f under Rule 84 or some other Rule.
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I would also like to submit that this has created a very delicate 
position so far as the rights and privileges of legislatures in India are 
concerned. This Report of the Supreme Court has turned everything 
topsy turvy that we have been practising since the introduction of the 
Constitution. It is our inherent right to review and revise and also to see 
if we need any recommendation to be made to the President or the 
Government of India for changing the Constitution. By this way I do 
not think we will be criticising the conduct of the Judges and I would 
request you, Mr. Speaker, to give time to any Member who wants to 
express his feelings within the scope.

Sardar Ajmer Singh : Mr. Speaker, I would submit that it is not 
sacrosanct that the judgement of the Supreme Court cannot be discussed 
in any way. I think it can be discussed. The only restriction is that 
the conduct of the Judges cannot be discussed on the Floor of the House. 
At the same time, I would submit that the observations made by the 
members must be responsible, authoritative and within the scope. But, 
Sir, the discussion on this matter should be postponed to some other day 
as we are not prepared on the subject and we should discuss it properly. 

M; submission, therefore, is that we would certainly like to take part 
In he discussion but only if we are given some time to study the matter.
I would also humbly request the hon. Member Shri Balramji Das Tandon 
not to insist on discussion of the matter today.

srr?T q-f |  'T5=r vfr ^  r̂r fc snqr jtrr qfr
qsfaftffara-it ffiflcfT I  3T nfi I '-3ft 5TN5 felR’T | ^  ̂
qrq; §tar | % it cannot be discussed.

Mr. Speaker : I am quite clear that judgement in any case given 
by any Court can be commented upon but you can tot discuss the conduct 
of Judges.

Shri Balramji Das Tandon : We are not at all discussing the conduct 
of the Judges........ ...........

i m  srrqj snix ^  |  f% m  w  sthtt 
srrq; f  ^  s m  A s t s r  ^  ovi&z fc r
^ r ^ r r f  ftr ft* r m  w p A

i  I
Sardar Gurnam Singh : Mr. Speaker, Sir, there is no doubt that the 

minds of the Legislators are agitated. This is exactly what happened 
in the Lok Sabha yesterday.

But the question is difficult and we should consider it from that 
aspect. Firstly, the opinion of the Supreme Court is entitled to utmost 
respect. They have given their opinion after hearing long and weighty 
arguments from eminent jurists of India. They have dealt with various 
provisions of our Constitution. They have given their opinion in some 
hundreds of pages. The question that arises is whether the hon. Members 
of this House are in a position to do justice to the subject agitating their 
minds. It is that aspect of the question which we have to consider. The 
Speaker of the Lok Sabha put it in these words—

“Power to commit and convict us...............
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Chaudhri Hardwari Lai : On a point of Order, Sir. Is he raising 
a point of Order or he is making a speech on the subject ?

Mr. Speaker : Let him (Sardar Gurnam Singh) make some observa -
tions.

Chaudhri Hardwari Lai : But is he on a point of Order ? I am, 
Sir, rising on a point of Order....................

Sardar Gurnam Singh : I never said that I am on a point of Ord er.
Chaudhri Hardwari Lai : I am on a point of Order. I want to know 

what are we discussing ? Are we discussing the question of admissibility 
of adjournment motions or we are discussing the subject-matter of those 
adjournment motions ? The Leader of the Akali group, so far as I 
understand, is discussing the subject of the adjournment motions. I do 
want to know what are we discussing. It is undesirable if we discuss the 
subject-matter of the adjournment motions. After all, Mr. Speaker, 
everything should not be turned into a rambling discussion.

Mr. Speaker : There are about 4 adjournment motions.
Strictly-speaking, the matter sought to be raised through these motions 
cannot be the basis of adjournment motions.

There is, however, one substantive motion given notice of by Comrade 
Ram Chandra in which he has stated that the recent advice tendered by the 
Supreme Court of India to the President of India vis-a-vis the dispute between 
the U.P. Vidhan Sabha and the U.P. High Court has adversely affected the 

p rivileges of Legislatures in India and, therefore, this House should recommend 
to the Government of India and the Parliament to bring about necessary 
amendments to the Constitution so that the dignity and sovereignty of Legis
latures remains intact.

Shri Mohan Lai: Then time for its discussion will have to be fixed.
Mr. Speaker: The substantive motion is admitted. But there wil^ 

be no discussion on this motion just now. Whether a discussion 
should take place to-day or on some subsequent date, I shall give my ruling 
later.

Sardar Gurnam Singh: I was submitting, S r, that the Spe:ker of 
the Lck S th a .......................

Capt. Rattan Singh: On a point of Order , Sir. You have just now 
ruled that there will be no discussion on the motion just now. Then how 
are you allowing the Leader of the Opposition to continue his speech ?

Mr. Speaker: Let him (Sardar Gurnam Singh) say something. 
Sardar Gurnam Singh: I was saying that the Speaker of the Lok 

Sabha .......................

Chaudhri Hardwari Lai: On a point of Order, Sir. What is he speaking
on?

Mr. Speaker: Unless he has spoken something ...........................
Chaudhri Hardwari Lai : But, Sir, we do want to know what is he 

going to speak on?

Mr. Speaker: Let him proceed. I have allowed the Leader of the 
Opposition to proceed.

Chaudhri Hardwari Lai: On w hat, Sir?
Mr. Speaker: I have allowed him to speak.



Chaudhri Hardwari Lai: On what ? Have you allowed him to speak .. . .
Mr. Speaker : The hon. Member should please resume his seat.
Sardar Gurnam Singh: He is more agitated than anybody else. There 

is something grievously wrong.
Sardar Prem Singh Prem: On a point of Order, Sir. Can any hon. 

Member of the House address the Leader of Opposition as Leader of a Group 
in the House?

FTteT ?T*fT farffV ^  TT % # I
qqq $  rg- «r^f ^  3TRT f a  5TFE f t  «f>r W

f>TT qriijT i wfaq jt qrwrfreraq- t f  % qf q r^ r
g fa snq; ft mqWfaq far 3% mTirr fa i qg f t  stt 
i z v z  <f>TrTT qg fttrr qgf fafTT I

Sardar Gurnam Singh: I was saying , Sir, that the Speaker of the 
Lok Sabha said—

“the power of com m itm ent___is the keystone of parliamen
tary privileges” and affirmed that but for that privilege the 
authority and integrity of Parliament would be lost.

If this power is gone, the authority dignity and integrity of Parliament is
gone. This is how he said . . . ....................

(Interruptions and Noise in the House)
Capt. Rattan Singh: On a point of Order , Sir ..............
Mr. Speaker: The hon.Member should please resume his seat.
Capt.Rattan Singh: Sir, the Rules of Procedure and Conduct of Business 

in the Punjab Legislative Assembly are more supreme than any single indi
vidual or the Leader of the Opposition or the Leader of the House. Sir, 
once a decision has been taken that there should be no discussion, I cannot 
understand how are you allowing this discussion.

Sardar Gurdial Singh Dhillon: It is very unfortunate that so many 
points of Order have been raised. I think it is, Sir, your inherent right to 
allow any hon. Member of this House to put his point of view before the 
House. I don’t think there is any sense in not allowing the Leader of the 
Opposition to have his say. He may be allowed to put his point of view 
before the House.

(Interruptions and Noise).
Chaudhri Hardwari Lai: I have great respect for the knowledge 

and learning of the hon. Member who is also the Ex-Speaker of the House. 
But it is absolutely incorrect to say that the Speaker has got the inherent 
right to allow anybody to speak. There must be some matter before the 
House on which any hon. Member can place his point of view before the 
House. If there is no matter before the House, the Chair cannot permit 
anybody—may he be the Leader of a Group in the House, to speak. No. 
body is above the House. Let us respect the Rules. Let us respect the 
procedure. The Rules of Procedure should not be run through. You have 
held the adjournment motions out of order. You have also said that the 
admissibility of these motions is not under discussion. You have also said 
that you have admitted the substantive motion given notice of by Comrade 
Ram Chandra, but it cannot be discussed now as you will fix some date and 
time for its discussion. I, therefore, do not know how the Leader of the 
Akali Group or the Leader of the House or any other Member can speak.
I cannot see that.

Mr, Speaker: Sardar Gurnam Singh, please proceed on.
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Comrade Ram Piara: On a Point of Order , Sir..............
11 a. m.; (Interruptions)

Mr. Speaker: If the Points of Order are to be raised merely to ob
struct the proceedings of the House, I will not allow them.

Comrade Ram Piara: There is, Sir, an important point to be raised.
Mr. Speaker: Let the Leader of Opposition make his observations.
Comrade Ram Piara: I rise on a Point of Order, Sir, I know, you have 

the inherent right to permit any Member to speak. But, I am supposed 
to know the subject on which the Leader of Opposition is speaking.

Mr. Speaker: It is for me to regulate the proceedings
o f this House. Unless I can find out, after Sardar Gurnam Singh has made 
certain observations, about what matter he is speaking, how can I give my 
finding?

Comrade Ram Piara: It is also our inherent right to know on what 
subject the Leader of Opposition is speaking.

Shri Mohan Lai: I realise that the hon. Member has a right to make a 
statement with your permission. But, the House must know the subject on 
which he is speaking. Nobody can challenge your authority to allow any 
Member of this House, including the Leader of Opposition or the Leader of 
House, to make a statement. B ut, before he makes the statement, we should 
know the subject on which he is to speak. I will, therefore, request you to 
take the House into confidence.

Mr. Speaker: The House is entitled to know the subject on which he 
has to make his observations, but let me first hear what he wants to say.

Shri Mohan Lai: Let the hon.Member first say that he wishes to 
make a statement on such and such points. Thereafter, the hon. Speaker 
has the inherent right to permit him to speak.

Mr. Speaker: I have allowed Sardar Gurnam Singh to speak.

Capt. Rattan Singh: Sir, I would like to submit very humbly that on 
a previous occasion also, you allowed the Leader of Opposition to make 
certain observations which resulted in a very heated discussion and which 
you yourself admitted, were not right to be made in the House. They related 
to the admissibility of two Members of the Akali Party into the Congress 
Assembly Party Therefore, it is only proper that the subject on which you 
have allowed a Member to speak, should be first brought on the Agenda, so 
that we should know...........................

Mr. Speaker: Please take your seat. No more discussion or Points of 
Order.

It is not conducive to setting up healthy conventions if the hon. M :nicer 
persistently raise such points when Leader of the House or the Leader 
of the Opposition rise to make certain observations. I have allowed S. 
Gurnam Singh to speak. If some Members object to it, I would like to 
have the verdict of the whole House on it.

Sardar Gurnam Singh: S.r, I was saying what serious view the Lok 
Sabha has taken of this matter. The Law Minister had said that there was 
a deep erosion on the privileges of the Members of the Leg;slature. All this 
is there, all agitation is there. But, the question is whether this House is in 
a position to consider dispassionately and coolly all aspects of the opinion 
given by the hon. Judges of the Sunreme Court. Therefore, some other 
method has to be adopted to deal with this matter.



Mr. Speaker : I have admitted the substantive motion on this matter.
Sardar Gurnam Singh ; That is right. But, this House should either 

appoint a Committee or adopt some other method to see if privileges of the 
Legislature could be defined by amendment of the Constitution or other
wise. It has been stated in the Lok Sab..a that it is necessary to amend the 
Constitution. We will have to examine whether we should ma' e some 
recommendation to the Lok Sabha in this conned ion. I may suggest that 
at present the hon. Members of tiis H ousj are not in a position to consider 
properly the op:nion given by the Supreme Court Judges. We should 
consider th'smatier properly through a Commit ee of the House cr by 
consulting Constitutional la yers. That is the only aspect I wanted to place 
before you. Some of my hon. friends were unnecessarily agitated over 
the matter. I say it was a deliberate agitation.

Mr. Speaker : That is all right.

3TO StWTRt : 3TH tT e*rpfe T IT  5IRTT I TTT R R T  3TTO TT3T

fa ftsrdftff ^  ?rm tttt tt ft firrifa
fT f  53ft f t f  TT f  ft ft TTfa f  f t ^  TT f  ft |f | ft^
Tfa r̂̂ fTJTT ^  fat* ftT 1 1 ttt f  ttpttt substantive Motion
fs ff r  T T  f t  ft . • .

Mr. Speaker : Let us not prolong the discussion. If you think, my 
decision needs revision, you may please meet me in the Chamber. That 
will be better.

TTR  rpft (sff T R  fa iTT) Tffa'T TTfaT, f  f  f  f  ST f  SP? f  f t  tTsp T IT

Tjjft«ff. fa 5 IT IT SRIT *T?ft f  T I T  O T l f  TTsp S TR  f §  |tr TpfirT f t  f t  

fa  Tg  T f l  ’TrftT  TTTTT |  ?5T fa t  ? T  7T <jft TTg  T  ffT  T T T I  f t T  

"Rff-T T f f  f a  f t  TTTI f  f a  f T  TTff TTT f  WK T#fTT TTT T R ff’J T  f t  

f  f a f #  faq f f  ^  f i 'T  # f  f t T  T-fat f S  TTTTTfsr f t  T T  |

FB ft fa mFZ TRU f  f t f  TTJt T̂TT TTT TT f£5ft f  f® 
ftrftR  f t  fTTft Tf f3R f  STM 7< ftT ft'TT 1 fd fTTLT f  TRlffT
^thT f a  ttttt  f t  ct‘T| m d i s c u s s  t  t t  i t e r  S u b 
s t a n t i v e  M o t i o n  T - f a T  t t  f t  |  f t T  T f  f  f  *r$r t t t t  g  f f a r

TTST'fT TThT ’TlfJT ^  fa fpTTT TlffT fffa 'TT TUT ffaRT f t  Slffa 

f  fsFTTT ?RT TIT TTf TT# f t  ftR  TT TT f t  ffTT |tTT I

Comrade Ram Piara The hon. Leader o f  Opposition has observed 
that there was deliberat ‘ agitation. I strongly refute it.

Sardar Gurnam Singh: My remarks did not refer to him.
/

3H2T TTOT STT5T : »ffaT TlffR, f  TlfT* ft ft KTT
| ?
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M r. Speaker: The substantive motion stands so long as T do not 
review it.

(Cant. Rattan S;ngh rose to speak.)
urauus ftfui : ns Mfet. ms. t. § uuuu uhu hut us i

Captain Rattan Singh: I am proud to be a Captain or even a soldier 
of the I.N .A.

M r. Speaker, I would humbly submit that when Comrade 
Ram  Piara raised an objection the Leader of the Opposition 
remarked that he was not the M  ember to whom those remarks related or the 
Leader of the Opposition’s remarks did not refer to him. May I know if 
the words ‘deliberate agitation’ etc. relate to any other Member, if so to 
whom ?

M r. Speaker: The Leader of the Opposition made general observations.

Sardar Gurnam Singh: Mr. Speaker, even the remarks do not refer to 
the hon.M ember, Captain R attan  Singh.

M r. Speaker: The Leader of the Opposition has not said anything 
against you.

ql HUtofU : feu  MsUUUHfe HHU (u : 73) HUU HUS fifuj HUfaV
MU UUfuU feuf UUHU fuu l ufUMH. MU. §  UUfe HUHU HT?feTU U ufe^fTHU 
UUUU’’ U UUrH Ufer MU UUM HUU 7th  UUUl UPSUUH Hut UUUUHUUUUT
clUUfHU I fen ufer Mufeututu sm  fuuul fautuu uufeu uut u, ffe feu 
f  feuuH uu?u ufefe u s  i (There is an Adjournment Motion
(No. 73) given notice of by Sarvshri Makhan Singh Tarsikka 
and Hardit Singh Bhathal to discuss the situation created 
by S. H. O., Police Station Sahnewal by his certain 
activities to harass the Communist workers and not allowing
them to collect funds for Punjab State 7th Party Conference.)

* •
I convert it into a ‘Call A ttention Notice,. The Government may 

please clarify the position and make a statement.

There is another adjournm ent motion (No.75) standing in the name of 
Sarvshri Hardit Singh Bhathal and Makhan Singh Tarsikka regarding 
“ situationcreated by U.B.D.C. Irrigation Department authorities by sudd
enly stopping Canal water .. . .This is also converted into a ‘Call Attention 
Notice and the Government may make a statement on this issue.

HU€q} UHqfe fH'OI MU HfuMT tfe 3 feu MUUUUHfe HHU (UO 76) 
feut t  fUH feU fc?UT tl fof STUHU fUH UTH U fe UU^M HfeHUU HUufeufeu 
7T fife UTHU13 Ud MU HHU, ufenfe UUU, fU?JT UUUtH U fcJHUF U UUfUŜ
feUTUH-U T hW uIU t u  UUU .U UT§ UU HUtU U HU feu  MtUUUH »pf
HU, fUHUfeTU MHfelulU £  §  MU utWTff5H ofU f e §  UU1 fe f



hh?> srgt f^gsg fgg u i (Adjournment Motion No.
76 standing in the name of . Sarvshri Kulbir Singh and 
Satya Dev says that in spite of the orders received in the 
beginning of June from Prime Minister’s Secretariat to 
stop the ejectment proceedings against the kisans of 
villages Ramgarh Raur and Saunsar, Tehsil Kaithal, District 
Karnal, District authorities have demolished their houses. 
This adjournment motion deals with the subject- quite 
in details. I convert it into a Call Attention Notice. 
Government may please find out the facts and make a 
statement.

rres'g q s a lg  fmu ; w  §  u w fe g  m'hsh , h3 i miteg pifua, 
ir  ufosf fesf mI ots hps fegl r! 3T3fHg t> f  n f  § pggfrg g sl 
h! ug gar gfgfHg g ggf snT f e g l  i

qt Hufora : Mgig sas msots hhs 100—200 ug Bi Hg^g g pgtg
gg hh! ggg sgjgr 1 (Time is required for giving the . state
ments, by the Government if the number of Call Attention 
Motions swells to hundred  ̂or two hundred).

h9 h t 3 g « s t g  f tm  : Hutsra m fgg ,H " 3 T fg g  ^  u l3 f ? H f 5 3 T g  1 
Mr. Speaker: When Call Attention Motions accumulate to a large

number , then how is it possible to reply to all in time?
<?s>ata ftnu : for w t gq.3 fe s  ufgsT pgcgg § nggmg

^  g rg M  fft |
Mr. Speaker: After all, they have to make enquiries etc.
Next adjournment motion (No. 77) given notice of by Sarvshri Om 

Parkash Agnihotri, Makhan Singh Tarsikka and Hardit Singh Bhathal, 
relates to the hunger strike resorted to by some workers of Beas Dam.

According to the conventions of this House, hunger strikes do not 
form the basis of an adjournment notion. Therefore, I rule it out of order.

stfet ggqgr snfggbft: T f m  grfgg, gre fafg?gg g gtgr gr far
gg gmtTT ggg ft ggr 1 1g grggT grggr g far gg g i w  soft ggr h i  g if
grrgg |  gfc ggg g#r fsrr 1 1

g.-g g-fat (far mr fargg) : grfgg, g g 3T fas grgi gr, fggfg
sfar TfT gr 1 ggf tt  gr̂  gTgfafgfegg grg g fa)T ^  f̂T 
grfag gq g 1 gg gr gig ggt tt  grgf g ggrgrgr gfgr gtg w  fjgrg 
gg gt gfar 1 gg ifa gg gq gig ggf 1 1

q) rnilorg : fgg, ^ § 5  h¥3 fnW gafnV s feg wsnggfrg hh?> 
feg l 5 fa  qt Hfggg fifui sh r  g t s p g hhs I f?g  HHairrg hst yorfg^r
fgw g 1 (Then the adjournment motion (No. 79) given notice 
of by Comrade Makhan Singh, Tarsikka relates to the seizure 
of smuggled gold in the car of shri Surinder Singh, Kairon 
at Bombay.)

Adjournment Motions/S ubstantive M otion (i 6)9*7



[5$ mfaug]
I convert it into a ‘Call Attention Notice’ and the Government may 

please make a statement in this regard.
31 fa >rt§ faoT'H : HUfau HTfuq, feH 33f ?>UU 5 fa HTfafa HfaU

FT# fefa US (UTflr) I

fa) HUlora : Hi utUWHU UUUt ot fa fust §  fa. w ) .  fa. fau fauw fa
uu few tp# i (u'HT) (1 request the Government to employ him in 
the C.I.D.) (Laughter).

sft : fafaT urf^q, srrr fa fa  fa |  uu #  qfa
fa ufaifa uits; w'x fa w r ^nr r̂ ^ f a  ur ufa i (faff)

u«tT fa^ra fafa : qnr?3 r̂ fanK fa q fa f i  (far)
Call Attention Notices

Mr. Speaker : Now we take up ‘Call Attention Notices’.
The first ‘Call Attention Notice’ (No. 110) for today stands in the name 

of Shri Roop Lai Mehta. The hon. Member is not here. Therefore, this 
’‘Call attention Notice’ lapses.

The next ‘Call attention Notice’ (No. I l l )  again stands in th name 
of Shri Roop Lai Mehta. This also lapses because the hon. Member is 
not present here in the House.

nû fa srafau firm >h§ Hfew fa? s sra >hushs mbs

(S. 112) fefa 3 fa fa§  usrq UWUUffa? UfaFWUU HFUfee) $
fa®TU WUTreHfa, HH'fefa #3TT § fHTTOU; UUH fatUTi W fe fafa FW3
faopfeHt jjfafa US fa? ufTIRUfaU WPfefaU S fUH fW 5  SU?
fedT l It cannot be the basis of a Call Attention Motion. It is too general 
and no specific ; ase has been mentioned. I rule it out of order.

(Sarvshri Kulbir Singh and Satya Dev have given notice of a 
Call Attention motion (No. 112) regarding the failure of the Registrar, 
Co-operative Societies to attend to serious complaints of embazzle- 
ment, mis-use of Society funds to tax evasion etc. in respect of the New 
Chanab Co-operative Transport Society. It cannot be the basis of Call 
Attention Motion. It is too general and no specific case has been mentioned. 
I rule it out of order)

Next Cali Attention Notice (No. 113) is given by Sarvshri Kulbir 
Singh and Satya Dev, which reads-

“to draw the attention of the Minister concerned towards the failure 
of the police authorities at the level of Hoshiarpur District 
to register criminal cases against the management of the 
now defunct S.D. College, Hoshiarpur, at the instance of 
College teachers who have been starving and are being 
thrown from pillar to post because—

(i) they have not been paid their monthly emoluments during
the last 9 months;

(ii) their provident fund has not been deposited with any bank
whatsoever since May, 1957, by the management, con
sequently the college teachers have been deprived of even 
their own share in the Provident Fund ;

(iii) the management issued post-dated cheques for the payment
of their dues, but the cheques were dishonoured by the 
Bank authorities.”

Government may please make a statement in this regard.
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Call Attention N o tic e

sft sRrntsft srcr a*?*: : Frt'PT ?rrfgf, qg ett̂ t 3r foraT 420 *pt1 1 
f%T̂TT 3 NT 5TTCR (sft 5Rr<T ^ )  : FTPR 3 rfg?, ^ 3  7 g 3 nT3T if*

A ?rrcr fr  *ptt̂ t «r*f r̂w r̂, g'Tf¥rR37: sa i gf *prr |  srk 3

Tt3  jY rt ^ 7;g3  ?rk 3gf f¥r 11 ^3 fsRrfcrd 3 3 ?rf 3Tg3 r g
fr  3 3  ^rF ^  ^ t gbrefaft 3f qro «fhr g¥rc e w  q^bre: *rhc fa f’rrfe'r 
’Egg f  i A 3ig3 % ^g^r *rk sptfercr *ft gr^or % 3 3  3  3
^3 CT33 ^33 ft 30* | 3 5rr#T 3T SET 3gf 3331 g # ^ 3  STT̂ T̂ 3PFSR 

3p> fnft?3 gf 4t w  i w  ^  3T3 gt 3T3 sni 3Tg3T g %  3 s  w  3T3 

spT ^  ft 33T 33T | fo 333T33 3 MTT TT3 *>53# ^t qY? tfe? 333
g3 fan? 3 ?rk 3T3 ft %  ^t fg3T33 k tx «fr %  3g 3 3 3  ^  3  r«R m i i 
3g ?fefa3TN?r 3hr 11 A 3 3 3 3 ft ^>fr | f^spn: 3g 3 3  h w  3>t ^ f
then 1 will send it to the hon. Chief Minister or to the police 
for enquiry.

«ft ̂ rcm̂ ft ant a^r : 3rfg3, «fft 33? srtatla <e? set 3373
|, 3 3  3? f<?rq 3? #' i 33f33 ar^ft 3  3g T3r ffm ?  i W  1 1 ¥r
m  % z  3f^>TJ ^ T:t 3, 3g 373r 3f 3 3  3ft f33 3fr Tgr 11 w  eft 3t3r 
420 37 3T3 | I

fsTW 33T PTHta ?n33 w f t : 7 7 7  3rfg3, 3TT ft *m 3ft fh*r 3?t  a
a i 4 f3  aft ^aarafr 3? 33 ggr i

Shri Roop Lai Mehta : Mr. Speaker, what about my ‘Call Attention 
Notices’. I had just gone to the dispensary to get medicine because I was 
not keeping fit.

sttatsast : aft 3 7 3  gr'7 7  ft a f g, fq?T m  agt ix

?r«Pefr g i (fa«a)

HH^ql NJ?alH fHUT »f§ Rf3 MT ?J 5ft® MSSHS HH3

S5 3  114 fH3t 5  fof 2 2 -9-1964  § §frT fRUf §. >>(H. w l .  S qt f?e?r fH3H 
H5f3 3t tTSHUl >H§ tH § Rrfas § fu? 3 3 3 ^  T»1 EP3 T >HU3 3  f̂ 3  107/l 51 f
>H33 >M3 H3  3l3T 3 1 The Government may please make a state
ment in this connection. (The lapsed Call Attention 
Motions cannot be taken up again. Sarvshri Kulbir Singh and 
Satya Dev, in their Call Attention Motion No. n 4, have 
complained that in village Dotaranwali, Thana Abohar 
on the 22nd September, 1964, A.S.I. Teja Singh arrested 
Shri Vishwa Mitter, Secretary, Jan Sangh and his Father 
u/s i07/i5i . The Government may please make a state
ment in this connection.)



hrs fjfui ngfifojT oph§5 Uoffen fern wss £ sps >ntsas
HHS 115 f5 3 t  U fsf fH ^fH U S fe&RB?F £  fH sfH S f e u  fUHTR ^  feHefURZ 

WUTf3Zfa >H§ ÊTĤ Hte fHS 1̂ hYTWY S f̂ R3f35T2 RfH§f?FH2 UTR?1, fUHT3 
§  HSfeuI gglTH fifuf §  ^  ofslfR3I HSl fHS feu  >YrR SR? R3
fesT i The matter relates to a private textile concern and 
I do not think that the Government has a right to force 

• the management for this purpose. Therefore, I rule it out 
of order. (In Call Attention Notice No. 115. Sarvshri 
Makhan Singh Tarsikka and Hardit Singh Bhathal have poin- 
ted out that the Hissar District authorities and Textile Mill 

( Mangement did not allow the Secretary of the Hissar 
District Communist Party, Comrade Rachhpal Singh, to 

r enter the Mill to contact and canvass votes for Municipal 
J ’■ Election, Hissar. The matter relates to a private textile 
'y concern and I do not think that the Government has a 

right to force the mangement for this purpose. Therefore, 
I rule it out of order.)

sPHfsr m s  ftfiu 3 R fn > : § r §  offHHSR 3  a fy w  § i

. RRT x m  : RTTRT RrffR, RTR R RTRfT r't RRT SRTR RRT

I R f RRR RT RTRTRT |  I RR RT R l' RRT f t  f  I RRFR ?R  fRR RF 

RRRRE R R[R RTtffRRTT RT RRf'fRR R TR R SRiRTR R |f RT I RR qvR 

TTfRRf R RTR RR-RRFRRF RT Tf f  q*K RWR TIET RTRtf R Tf f  I ^RTT 

RTfor'i R RTR qvRFR f  T TfT |  I rR fRTR R RTRR R 5CTRRT R-RT 'RTRRT f  

' Ir  - RTRrT q t T RTRT SRFR k  I

: RR'RT RTRT RRR-TR RTvFR RTRT 116 RTR^R RRRR f a f

RTfRRRr ? fk  RPrYr ■fTfert f a f  RT RTR % |  fRRR RTR RT
FTTR fafRTRT RTF? RT SRTR fRRTRT |  fR R>. Rtf. FT. RR!R, RF f rTR R «f> 
ffTFR^R, R~R «fr fRRRT WFfm RT RTRT fRRF sftT TT#T fRRF I (The n e x t
Call Attention Motion No. 116 is from Comrade 
Makhan Singh Tarsikka and Hardit Singh Bhathal in which 
they have drawn the attention of the Minister concerned 
towards the torture and murder of Shri Brahama Nand, 
son of Shri Bishna Brahaman by C.I.A. Staff Panipat.)

The Government may please make a *stafen.ent about it.

The next (No. 117 ) is by Sarvshri Makhan Singh Tarsikka, Hardit 
Singh. Bhathal and Om Parkash Agnihotri about the illegal promotions 
under the instructions of ex-Chief Minister in Punjab Roadways, Jullundur 
Depot. Some instances of the .irregularties are also mentioned in it.

(i£)l6o Punjab Vidhan Sabha [3rd October, 1964
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The Government may please find out the facts and make a statement.
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qR t: : qi%r, srq «fft qRrfqq w>r qqr, qqr qp qjn
q t T ?r t  ¥ ? q  f; f = r ^  g f  gf eft qrm rgV i

Mr. Speaker : The next (No. 118) is by Comrade Shamsher Singh 
Josh. It is about the demands of the Tube-well operators who are being 
paid a miserably low pay scales. In it, it is also stated:—

“Further even the orders of the Government to increase their 
pay scales have not been as yet implemented by the con
cerned Department in spite of various representations sub
mitted by the Union.”

The Government may please find out the facts and make a statement.

Finance and Planning Minister (Sardar Kapoor Singh): Mr. Speaker, 
a deputation of tube-well operators met me some days back. As a matter 
of fact, I was myself feeling that they are not so well-paid as they are required 
to be and, Mr. Speaker, the Government is also of the same view. I have 
taken up this matter and I hope that when all the financial implications 
have been considered, the Government will try in one way or the other to 
give some relief to these people.

Mr. Speaker : The next (No. 119) is by Comrade Shamsher Singh Josh 
about mass black market sale of tickets in all Cinemas of Chandigarh whereby 
the public in general is put to a great difficulty and inconvenience.

The Government may please find out the facts and make a *statement.
qt qrq : Rfor qrfgq, qg qrqqrqfr qrr qgr i qgr

gT-R q f t  q q R  fr q?r |  I qqqq'H: qff qTfgq %  qg  q i f \ q q q f

? q  q R  cHTT) r r  q q fc  qqrc( f a  qiar qqr 11

qfaq fqq! =qqRf ^ fqqqf # qR q |  I qf ift 
qfisqqn; q q̂ r | fa if' qfa qqR ̂  qfa i (This motion
concerns the cinemas of Chandigarh only. It is not within 
my jurisdiction to convert it in respect o f the entirr State.

sffqsifTtqsftqm s'Rq: qqfa? qq qm q>T qqqq qt qft |  fa fRt
qRT % fq̂ B qRT q>T SRT fRFT qR faqRT qqT 11 q̂ T qT gT q*R

tt ^q ?n;! % qqRt qr fare qqf qrar f  grqtfa qqRT q?f q̂ q? % 
^ q  fqjqq far fT i  i qq q #  ?naff |q g  qfa t?  qq<?
fir r  qfr qfq ^  q fq  i  qfc qq q #  qrqf |  qrqfqq qq R  C i 
f q t  q q f  % s?fa  q r fa q  q f  fa re ?  £  w s x  q § q  q q  TfT |  i ? q  q iq q r  

qrq qqqqJ qft ^  qfa qT sqR T̂T qrf|q sftT qqr qq qrqT qifgq I

♦For statement please see Appendix to this Debate.
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farT : qf qrq qt qq4f 5fTT ft qq44> 4 ^'tf^ 4 *Tt4 |  I 
TO qf qR ft f<TTT qtfeq 4 qrq f  I

qreiT  q?r?q ar̂ T5T : r t r  q rffq , <jq?4q q fq ^ T  q rffq  4 ^TOqT

I !4 *Tf JTTJTvrr R  qTR q44q 4 qP̂ T STR f‘r qq443 4 4!f3?T 4 TOT
I I  q? qrq qqq 1 1 inq it̂  t o  qr 4 tt qror f c q  qqrq qTi fq>qr 
f f  f r o  fo r  qir fw T i qqqqj 4 q ro  q f q f i  |  fq q f fqqqTqi 4!
q 4q  JTTf%3 STR fcqeq qT 3 R  qf! qq qqq I ’3Vffq q iqrfR R ! q f q ff  
t  ! >̂ we cannot do anything about it.

Mr. Speaker : Then the hon. Minister should find out the position 
and make a statement.

The next (No. 120) is by Sarvshri Baldev Prakash and Balramji Dass 
Tandon regarding the failure of government in implementation of its policy
of enforcing regional languages in the State. q f qfT fq  q q  4!

q ? !q u  q"! r j r  4  sr̂ rf̂ T q R  qr qff q4qq §*rr qr ^qq
q.q^R qTffqrq qf qxq 4  Pt o r  4fqPqq 4  qqfrcl fWr qTifrr «ff i
(The next No, 120 is by Sarvshri Baldev Parkash and Balramji Dass T andon 
regarding the failure of Government in implementation of its policy of enfor
cing regional languages in the State. They have stated that in yesterday’s 
function of separation of judiciary from the executive, the Ministers should 
have made speeches in regional languages.)

TO qqR ; qqqq'3 4 TTfa qf 4 ^ 1  q"t f f  |  % pTOTr 
q?qr4r qiq |  qf qm  fqqqq ^'^Pr  4 qTpf4 to  to  4 ?trtt
qqq to  q'r q4 i Rlqq qrffq, fqq 444! 4! qff 4 P̂ iqRq 4
f4cr fqqqr qftqfq 4! 4Pqq qqsrlq 4  qfqT qqqr |  pq fqT? 4! qfTOR 
f ,  444!qq ^  4 mq %q q^f 4 pqqft f t  |  pq topt 4 it tort qff p̂trt 
qT qqqT I qq *4? qqq 73 TO ftcfr |  4! 4  TOIRT g pq 3TT 4 
tor  5! qq44j 4t tott qq 4tPt 73 qqqr qrfgq qr i

sft q»RTq : TOT T ^PR TOq TO3, TO I 4xt RT43 5nqi
qf |  qrffq 4 4 4! 4r 3 4!f?q fqqr «rr, 4 qrq
% qf qrqqr qifqi f  fq- qf 4lq 4! qrrr 4 fqqT qT ? to qf fRq^r qm  
4  fqqr qT qr fq 444! 4 fqqT qt ? (f4!)
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sfrcT qq?q qqrr?r : ft if Tjz cp| ~̂~oj «it %  f  f  ttV t qq qqf 
*Tf5TW Trr $ Tfr^  f ^ r  ffrrfw  qr w  f  z m  qrfef i qq 
•jrrqrr̂flr # frqf f  foqt t t r x  qrr fr# qq frf fqspp m  qq qf$q qff 

^ rfl'T  i *rf ? q r f f  q rq  qq q q q q  11

sf) : ft q̂rqq qrq; qrf q ft snrerra q qsntT | qqqrr >fr
*rrq ^ f t  I ( The hon. Member should also reply to the poin t of 

order raised by Shri Jagan Nath.)

.  ^ ,af ZT' ^  ^  |TS*T f  q  3ft f r a f a  q f q r  i  V ?  T O
)T 5Tf 5 ?ef?T<T f f f r  if ff̂ rq>q f  q ft qffit |- qfrff f|?ft ITT qqrfr

* *  ^  t  ^  ^  * s to  i m  ffq# i  % ^  W T f irm  | ,
^  ,qT ^T,5rT t  i ^  #  qqftfqrrq f  ff ct ^ f f  f r f  f  ̂  fr srrft
\ ' ^ T m rr "Cpr ^%1T ^  $  faf f  qqq ft ftq -jqft ffft qqrrT
^  ^ ? Tff^q fq q ?TT!T ft f  ft ff?ft q f f f t  f  fr 5r=5ajr ffW 5' f  q

Z T ^ v L  1 ^ 5  WM *  ^  ^  f t f  f f l tq r  I  I f f^ f r  f t ^ f  f
W  *r*r q ^ q  qfr ftfr I

HTOrg jy«l ftfur f q f ) : U*Tg) feg  fm  f  f f W T g f  ,

qqfq srcrm .- rprrqr qqqqq f  qsnq f  -?pqq ftff ft fqqqq
f  T fffq  qrft f  i f f?f t  f t  fqqqqr f f f s f  |  f i r  cf grift f t  fT^^r fftr^r

|  i f  % ?t f  f t  37*t ?r̂ rrT |  f t i  f 317f t  f  f f  ft^r f t T ff«r ^ ctt 11
f f . frff f  ft?TT f  f r f  ^rf h'ff i f% a - f f  f tff  q”̂  q?ft f f f t  ftw#
% f t  qqr f  ftrf ? qqT ^  f t  frr  qrf#  f

ff q? qiqrrT q? f̂ r# frft #  qrqrrq | ? ffeq qf wiqr ffq
q rf f t  f q f t  qq ftqq f  qq % ft q^ ^rqrpr qqjfft qr ftqr 11

„A ^?J5; S^ akf ,  : The hon‘ Member will agree that English is also one of the official languages in the State e

M r’ % ^ L Par^ Sh : BuVituis not a national language.Mr. Speaker : It is one of the official languages in the State.

W T  qq?q qqrt5T : ffr ^  qqfqqq f.ff qfrqff qq q  ̂ qif qqqi
^ ^  ^  -T5fr̂  J # t fq  qrqq qrq fr-r f q  qq^ f  f t  - i x  qjqfq
?rq ? qq qq qr q'qrft ftqf f  qf q^^q qf- ?Tfr qrf?q i
qr qq qqqiq qqqiqT fqq qqrqt f  qq-f qq q^q q-«ir qqf q

?5r5 TTJ 7T ^  ^  wr ^  ft fin qqft q qqqr m m
qrq qfq qqft qqf qq qq ff  ?

has saM^enougffi1 * ^  h° n' Member may please take his seat now. H e
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Wlifa foul : 5 R3 3  HTfag, 3 T 3 3 T, Heft«  fSU 3  fof
Hotg hhT hh^t ^  fu^t fee  fe y  f  i h w  h § 3  ut§ h ■§ feH ^
ftfey ^ HH5 feg>HT WS 3* H3 £3 fe§ I >H3T3tft fe §3 ?! HH3 fetf >HT
fefe 3, fu l̂ fee f  w fe fotH g) HH5 feg 33? >HTffet I

: fefeT grffsr, qR Tft qr R w n fs m  ?rfe qrmTfequ 
qft ?Rffet q?T ^nrrctf fm  «rr i 3 3  ^  gm  fffet t  ffer ^rffr «n 

3ft fe f  *rrct tt^  r̂rqr |  1 #fee *rqfefa % ^ tt qf3T | fe  3ft it  snret 
t  ft *trft ^Hfaift qft *rf 1 if' ?m % sr iw  t r t  :TTf 3T g fe gft 3 3  

qr ff*ft ?ffe 'feret h ft yfegr =qrffft 1 ^  ff^ t  ?rk f  wfet t  ffeqT- 
qft eft ffet yy yqr ->rm?ff qft w fe t  eft ft e^et 1 ^fNft ttttt 

fa^qft wrer |, *rg fnrfr 3 m  eft 1 1

sft *c«wr : e te f t  e e  tpt et, ?re ?rrr e s  t ( Chaudhti Net
Ram may please resume his seat now.)

suret t r  ?riê re etee tr7 121 «ft sffeJRR srferftsft qft % 
|  qrfe eee e-fte qtgr |  fe sere te  qx fq?7 aft trrtr qftwrfe
ere e er 3ft fe «tr ftf feet efe eft ?fesT eR fen w  fe7 fq
5n>ert ft 3*fet fe fe fen  e  # e  fer n . ( The next Call Attention Motion
No. 121 is from Shri Om Pa^ka^h A°.nihotri in which he has stated that 
atBeas Dam a tractor w\s in the charge of Shri Rakha Ram, foreman, 
which was later on transferred to somebody else and some officers sold 
it in disposal.

The Government may please find out the facts and make a statement.

errr?ft jftsnr w t  122 qrm ^ s u m  f%f sffa eft wv$ 3 |  1
Tf etfT I fe ’ffe’T f e w  ^ 5T̂ T 'Sft 1TSR ^tsrfeir

f  erf srygfeFse^t t  1 (The next rmotion has been given
notice of by Comrade Shamsher Singh Josh regarding unsatisfactory air 
conditioning arrangements in the Neelam Cinema, Chandigarh.)

If this is in violation of the Rules, the Government may please find out 
the facts and clarify the position.)

«ft anerufet e w  : fe fer  giffy, irfr 3ft yfe feeder «ff ^ f ene
T  6 TTTfe  ^  fetr ^  f f  aft TUT7 5TR TT  3ft sffeTW | 3 3  T  q f  | fe 

y f  T feC( f  I

«ft : etR f^TR «rr fe e?R feq §;-t  f̂t

e>T feeTTTT l (These were included cue to today’s agenda being brief.)
sf) «RTR5ft 5W  : rUT  ̂ %% #  fe tr  jf ft 6 cTRfe TT rfj?R 

?TRT«rr I 5FT7 ^TT T fT  #  Stfe rft 3lft ?PT#3 ft 3fTdt | |

«ft sr«ra : fefer  Tt T f# f w  f?rT 1 1 ( The notice had been
given earlier.)
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*ft : sttt ^ *ft *ft
#  *£nfspf> 6 <TKte ^ p f t  sff I

STATEMENTS LAID ON THE TABLE 0 ?  THE HOUSE
Chief ar Iiamentary Secretary (Shri Ram Partap Garg) : Sir, I beg 

to Jay on the Table of the House the following statements in connection with—

(i) Call Attention Notice (No. 50) given notice of by Dr. Mangal 
Sein regarding the failure of Government to trace the where
abouts of Dr. Dharam Vir, Malaria Officer, ^Karnal (State
ment No. 1).

(ii) Adjournment Motion (No. 64) given notice of by S. Gurbaksh
Singh Dhariwal regarding the failure of Government “to 
take action against Shri S. P. Bhanot, Octroi Inspector, 
Municipal Committee, Ludhiana, who forced Mohinderpal 
Singh, Octroi Moharrir, Ludhiana Municipality (a Sikh)
on 5th August, 1964 to buy Cigarettes for him.......................... ’
(Statement No. 2).

(iii) Call Attention (No. 98) “that the Civil Hospital, Gurdaspur
is without a lady doctor for the last two and h a lf. months 
(Statement No. 3)

(iv) Interruption to traffic as a result of demage to G. T. Roard—
National Highway No. 1 (Statement No. 4).

STATEMENT NO. 1

Shri Dharam Vir, Malaria Officer, Karnal, is missing since 24th May, 1964. He 
came from Panipat on 23rd May, 1964 where he had gone to disburse the pay to the 
employees of the Department posted there. His wife is also serving there in the Govern
ment Higher Secondary School, Panipat. He resumed to Karnal on 23rd May, 1964. 
On 24th May, 1964 he worked in the office up to 11 a. m. all alone as it was Sunday. 
He left his residence at about 4*00 * P. M. after looking his house situated in Model Towh, 
Karnal without informing any body. He was wearing white shirt and pant at that 
time and was empty handed. Therefafter he never returned.

On the application of his wife, the case under section 364, I.P.C. at Police 
Station Sadar Karnal was registered on 3rd June, 1964. The investigation was entrusted 
to Shri Prem Kumar, Deputy Superintendent of Police (Lines), Karnal, who thoroughly 
investigated the case.

During the investigation Shrimati Shakuntla Bir, wife of Doctor Dharam Vir 
Malaria Officer, suspected the office staff of the Malaria Officer Karnal, for the abduction 
of her husband with intent to murder. Accordingly the Office Staff including the Assistant 
Unit Officer, Head Clerk, Cashier, Drivers, Chowkidar and the Senior Malaria Inspector 
were subjected to thorough interrogation but nothing incriminating came to hand. It 
transpired that Dr. Dharam Vir was of whimsical nature. He often used to remain in 
pensive mood and was unhappy with his job. He applied to the Director Health Services 
for his transfer from Karnal to some Government Dispensary near Panipat on the ground 
that the job entrusted to him did not suit him but the same was rejected. He was very 
lenient to all his subordinates and was liked by all of them.

It was further learnt that a dead body had seen floating in the Western Jamuna Canal 
a few days after the disappearance of the Dr. Dharam Vir. Accordingly a Special Police 
Party headed by the District Inspector was deputed for the search of the dead body which 
was traced upto Sargthal Canal Rest House in District Rohtak. There it was seen stuck 
up in the bushes along the left bank of Ballot Sub-Branch between R.D.35.36 and it was
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being eaten by the vultures and the tortoise etc., It was in a highly decomposed condi
tion. Subsequently that area was searched and a shirt, a vest in torn condition were 
found which bore washerman’s marks. These marks were identified by two Washermen 
of the Model Town, Karnal from whom the deceased used to get his clothes washed. 
Moreover three shirts of the same pattern and size bearing the same Dhobi Marks were 
also found in the house of the missing Malaria Officer.

Vigorous efforts were continued to recover the dead body and accordingly the 
Police succeeded in recovering the dead body (skeleton) from Ghillaur minor, in the 
jurisdiction of Police Station Baroda, district Rohtak. From the investigation it 
was found that the dead body was seen floating in the Western Jamuna Canal by 15/20 
persons. They were shown the group photo in which Dr. Dharam Vir was also photo
graphed and they Correctly identified him and told that the dead body was of the same 
man which they saw floating in the Canal. The post mortem examination was performed 
by Medical Officer Rohtak but he could not give his opinion regarding the cause of death. 
The skeleton was sent to the Professor of Anatomy, Medical College, Rohtak. He opined 
that the dead-body was of a short-sized man of the age of about 40 years. The duration 
between death and examination (10th June, 1964) was reported to be of about three 
weeks.

A pair of slippers belonging to the Malaria Officer was also sent to the Professor 
of Anatomy for comparing the same with the foot of the skelton recovered. He opined 
that the foot and the slippers belonged to one and the same person. No anti mortem 
injury was detected on the skelton by the Medical Officer and Anatomist. The bones 
of the skelton were later on sent to the Chemical Examiner, Patiala, who also did not 
detect any poison on them.

From the above reports of the Professor of Anatomy, the Dhobi Marks on the 
clothes and witnes es identifying the dead-body of the deceased from the photo established 
it is proved beyond doubt that the recovered dead-body was that of Dr. Dharam 
Vir Malaria Officer, Karnal.

The investigation disclosed it to be a case of suicide as the Malari a Officer wa s 
dis-satisfied with his present job. No clue or not any foul play came to light.

Th? case is still pending investigation ani vigorous efforts are being mede by 
a Gazetted Police Officer to find out as to how the Malaria Officer reached Jamuna 
C anal.

Chief Minister, Punjab.
STATEMENT NO. 2

By Shri Prabodh Chandra. Education and Local Government Minister in regard to 
adjournment Motion (S. No. 64) by Shri Gurbakhsh Singh Dhariwal, M. L. A., 
made on 3rd October, 1964
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The brief facts are that Shri Mohinderpaul Singh, Octroi Moharrir, Ludhiana 
Municipality, submitted an application to the Administrator, Ludhiana Municipality 
on 10th August, 1964, that on 5th August, 1964 he c^me to the Octroi Office, where Shri
S. P. Bhanot, Octroi Inspector was sitting in the office in his capacity as Assistant Octroi 
Superintendent. As soon as he entered the office and paid respects to Shri Bhanot 
he ordered him to bring some cigarettes from some shop but Shri Mohinderpaul Singh 
is stated to have replied that he being a Sikh could not touch the cigarette. On this 
Shri Mohinderpaul Singh is stated to have said that Shri Bhanot flew into rage and uttered 
intolerable remarks for him and the Sikh community. The Administrator personally 
heard the complainant and has inquired into the matter. It is strange that a man whose 
feelings were so strong could sit silent for five days in putting in the complaint. The 
complainant did not even bring this incident to the notice of the Octroi Superintendent 
or the Secretary or the Administrator during all those five days, viz, 5th August, 1964,
i. e., the date of occurence of the incident and 10th August, 1964, the date on which he 
submitted an application. The matter has aho been inquired by the Deputy Commis
sioner when some Akalis brought this alleged incident to his notice. Some Hindus 
also complained to the Deputy Commissioner that this particular Octroi Inspector has 
used the disrespectful language against Lord Krishna. In both the allegations there is 
a lot of exaggeration and distortion, and according to the Deputy Commissioner it is 
all a result of party faction among the staff and there is nothing communal in it. in 
order to uproot this party faction, the Municipality has effected certain transfers, and this 
particular octroi Inspector has been transferred to some other post.
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STATEMENT No. 3

Statement made by Shri Prabodh Chandra, Minister for Education and Local 
Government, Punjab, on the 3rd October, 1964, in regard to the Call Attention Notice 
(Serial No. 98) by Sardar Gurbakhsh Singh Dhariwal, M. L. A.

Dr. (Mrs) Minote Chakravorty who was working at the Civil Hospital, Gurdas- 
pur was deputed to undergo the three months post-graduate training course at the Insti
tute of Post-Graduate Medical Education and Research, Chandigarh, with effect from 
1st July, 1964. She would be taking over at Gurdaspur again on the completion of the 
said course.

2. Under the existing orders contained in paragraph 164 of the Punjab Medical 
Manual the P. C. M. S. Class II officers are required to undergo the prescribed post
graduate course for determining their eligibility to cross the first/second efficiency bar 
before they a e permitted to cross the lst/second efficiei cy bai i s tl e case m y  be. 
During the absence of the doctors local arrangements for carrying out their work 
is made invariably.

STATEMENT NO. 4

Interruption to traffic as a result of damage to G. T. Road National Highway 
No. 1.

Due to heavy rains in the latter half of August, 1964, and consequent flooding of 
large tracts of the State, the communication system in the affected areas also could not be 
saved from adverse impact. The flood waters over-flooded the roads and damage has 
been particularly heavy in the districts of Rohtak, Kamal, Hissar, Patiala and Sangrur. 
A number of breaches occurred on the roads thereby causing interruption to thorough 
traffic and consequent,convenience to the public. So far as the G. T. Road is concerned 
the flooding of the road side took place in long lengths between miles 17 and 38 at 
two places and a portion in mile 259 between Beas and Amritsar got submerged for a 
length of about half a mile or so under the flood waters of Khilchian drainage system.

2-. The portion of G. T. Road between miles 17 to 38 was the worst hit and due to 
heavy rains and spill from Drain No. 6 and Diversion Drain No. 8 flood waters started 
collecting on the sides of the road from the 19th August, 1964. The water touched the 
berms and weakened the sub-grade. It also overtopped the road and stood in depth 
of 1 i  ft. in a length of 4 furlongs at one place and about 6 inches deep in a length of about 
300 feet at another place in miles 19 and 20. On the 20th August, 1964, some trucks 
began sinking into the road crust and by that evening serious dislocation of traffic had 
occurred. By the 21st morning there was complete blockade of traffic which continued 
on the 22nd. The road became wavy in miles 18, 19, 22, 29, 30 and 38 and as a result of 
the movement of heavy traffic, before it was diverted, the softened road crust gave 
way in short lengths in miles 38,30, 29 and there were patches at other places also.

3. The Government machinery moved with expedition as soon as the fact regarding 
suspension of traffic came to notice and the Chief Engineer himself reached the spot 
on the 23rd August, 1964, and took over the command of operations, necessitating 
clearance and regulation of the traffic which had come to a stand still by then, barring 
light vehicles which could be towed through. In view of the condition of the road only 
a cautious handling was possible since, apart from the difficulty of passing the traffic 
on the already damaged road, it was necessary to avoid damage to further lengths of the 
road which were saturated by water from below. The things, however, then began toe 
move as swiftly as could be possible in the circumstances and by the 24th August, the road- 
had come to a position that some traffic could be passed but there was again a relapse, 
due to heavy rain lasting about 3 hours in the evening. This upset the time schedul 
and major work had to be done on the 25th August. The help of the Military authori
ties was also sought, and ungrudgingly given, in regard to the loan of P. S. P. sheets, 
The trucks which had been held up on account of breaches and could go cross in smale 
numbers earlier were cleared by the 26th August and by then through traffic becam, 
easier for light vehicles. Passenger buses were allowed to pass from the 3rd September 
1964 though a limited number of them were being allowed from two days earlier. The 
road has not been in a position to take any heavy traffic and some trucks which were allowed 
to pass on the 18th September have damaged the road further, necessitating additional 
repairs and continued diversion of the traffic through Pipli, Jagadhri and Saharanpur 
and Kamal-Assand-Jind.
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4. The repair work was organised promptly and by the 3rd of September, 1964, 
stone metal had been collected on all the spots and patch work which was not possible 
earlier was taken in hand from then onwards. By that time there were 11 trucks, 300 
temporary labour and 81 permanent Beldars working on the road on repairs. Four 
road rollers, two motor graders and 4 trucks of the P. W. D. had also been commissioned. 
A com plement of staff consisting of two Executive Engineers, three Sub-Divisional 
Officers, six Sectional Officers, two Road Inspectors and three Work Inspectors was 
engaged on the job under the direct control of the Superintending Engineer. The 
operations, as already indicated were being directed by the Chief Engineer himself. From 
this an idea of the extent of the problem can be had and it would be appreciated that 
the Engineers have been able to do a good job of a rather serious problem which had 
been created through unforeseen and natural causes. Here, I must, however, concede 
that in the initial stages some lapse was reported on the part of Executive Engineer 
and Sub-Divisional Officer and Government have taken due notice of it. The Executive 
Engineer and the Sub-Divisional Officer concerned have already been placed under 
suspension.

5. So far as the interruption of traffic in mile 259 between Beas and Amritsar 
is concerned there has not been any serious dislocation. This portion of the road 
was flooded on the morning of 1st September, 1964, and the Engineering staff personally 
supervised the position and ensured that the traffic was not suspended. The road had 
been submerged under the flood waters of Khilchian drain. This did not cause any in
terruption to the heavy vehicles like buses and trucks but the cars could not pass of their 
own but with shut down engines these were towed across by motor graders and tractors 
which were made available on the spot. Another detour road route was also available 
to the traffic from Beas via Mehta to Amritsar entailing an extra distance of about 
10,12 miles. Adequate arrangements for aiding the traffic were made at the site of 
submergence still the floods subsided and P. W. D. trucks were also provided for taking 
the pedestrians, cyclists across the flooded area.

6. Government is alive to the importance of the G. T. Road which could rightly 
be called the life line of this border State. No efforts are spared in keeping it in proper 
state of repairs and even the paucity of funds does not hamper its proper maintenance 
since being a National Highway its cost including that of maintenance is wholly borne 
by the Government of India. Any suggestion, therefore, of faulty planning for the mainte
nance of this road on the part of the Government is repudiated. It would not be an 
exaggeration to say that this road is amongst the best in the country. Natural calami
ties cannot, however, be foreseen and the situation which has arisen this year is not a 
normal feature having resulted from breaches in drains. However, Government would 
take steps to survey the road with a view to locating the vulnerable points and ensuring 
that they are attended to with speed and promptness. I again assure the House that 
Government has been alive to its responsib lity in regard to keeping this road open for 
traffic during these floods and I myself as also the Chief Minister had toured the area. 
While assuring the full attention of the Government to the improvement and maintenance 
of this road I regret the inconvenience, if any, caused to the public due to the unforeseen 
circumstances.

P rd October, 1964

sffa mirror t r f r  f w p  tt*t) : *tt% ,  sht qft
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1. Call Attention Notice (No. 6) given by Comrade Makhan Singh Tarsikka re
garding ‘the cracking and falling of the building of Irrigation and 
Power Research Institute of Amritsar---- ’ (Statement No 1).

2. Call Attention Notice (No. 9) given by Shri Fateh Chand Vij, regarding ‘en
gulfing, by the Jumna River of 15 villages of Panipat and Karnal 
T ehsils ....’ (State ment No. 2).

3. Call Attention Notice (No. 39) given by Comrade Babu Singh Master regarding
the delay in the appointment of the Presiding Officer of the Labour 
Court, Jullundur (Statement No. 3).

4. Adjournment Motion(No. 42) given notice of by Sarvshri Om Parkash Agnihotri,
Makhan Singh Tarsikka, Mohan Lai Datta and Hardit Singh 
Bhathal, regarding the failure of-the management of Jagatjit Sugar 

Mill, Phagwara to raise the D.A. of the workers. (Statement No. 4)
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5. Adjournment Motion (No. 46) and Call Attention (No. 65) given notice of 
by Sarvshri Ajaib Singh Sandhu, Ajit Kumar, Jagan Nath, Kultar Singh, Tara Singh, 
Hardit Singh Bhathal, Teja Singh, Bhan Singh Bhaura and Didar Singh and Sarvshri 
Gurmail, Ram Rattan, Ainar Singh, Dalip Singh, Dasondhi Ram, Ram Dhari Balmiki, 
Rup Singh Phul, Bhag Singh, Harchand Singh, Jagat Ram, Kesra Ram, Hira Lai, Ujagar 
Singh, Ram Parkash, Ran Singh, Fakiria and Banwari Lai, respectively, regarding 
“the mis-use of rupees two crores out of Rs 3.86 crores collected under the Temporary
Taxation Act, 1962, which is being earmarked for the purchase of evacuee land......”
(Statement No. 5).

6. Call Attention Notice (No. 49) given by Sarvshri Shamsher Singh Josh and Om 
Parkash Agnihotri, regarding “the unauthorised stay of Shri Surinder Singh Kairon,
son of the ex-Chief Minister in Kaka Nagar Rest House, Delhi.,.___’’(State-
ment No. 6).

7. Call Attention Notice (No. 68) given by Sardar Tara Singh Layallpuri regard
ing the recovery of electricity bills in respect of the tubewells. (Statement No. 7).

STATEMENT No. 1

No Building in the Irrigation and Power Research Institute has cracked and fallen.

Only a small portion of facia (1J" thick decorative piece which is normally designed 
for wind pressure) of the Hydraulic sheds has been damaged during the nights intervening 
1st and 2nd September, 1964 due to unprecedented rain. The damage is only Rs 750.

The above structure which was damaged was built with about 35 bags of cement. 
The steel in the facia is still intact at site and is according to the design.

The entire cost of the sheds is 3.5 lakhs including the cost of 400 ft. long facia.

No building worth 20 lacs has so far been constructed by the Institute.

No cement or iron bars were ever removed by ex-Chief Minister’s sons for their key 
Cos and other contraction companies as they were not in any way connected with the 
construction in this Institute.

The sheds, the decorative form of facia of which a part was damaged, have been con
structed through the following contractors from 1960 to 1962.

1. Shri Ram Nath Madan Lai.

2. Shri Hari Lai, Contractor.
3. Shri Jagmohan Lai, Contractor.

4. Shri Madan Lai, Varinder Kumar Contractor

5. Shri Madan Lai, Contractor.

6. Shri Daya Ram, Contractor.

No contractor connected with the ex-Chief Minister has ever worked in the 
Institute.

In the daily Partap, Jullundur, Vir Partap, Jullundur and Pardeep, Jullundur, defama
tory articles concerning the above incident appeared. In Pardeep the loss was estimated 
at Rs 50 lak’is the actual damage of Rs 750. Government sanction to institute defamation 
cases against these dailies has been applied for vide No. 5268/57S, dated 11th September, 
1964 (copy enclosed for perusal).

The local representative of the news papers and M.L.As were also invited vide 
D.O. No. 235-43, dated 11th September 1964 to inspect the damage. Some of the represen

tatives actually visited the institute, and inspected the damage. They were convinced 
about the incorrectness of the news item appeared in the above dailies.
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STATEMENT No. 2

Call attention Notice regarding engulfing by the Jamuna River of 15 Villages of Panipat
and Karnal Tehsils

Some villages, namely Chaura, Hansumajra, Chandraon and Chaugawan of Kamal 
are situated very close to the edge of River Jamuna and are being constantly damaged by 
the floods in the said river every year. These villages are very thinly populated with a few 
kacha and very little pacca houses.

However, for the protection of these and some other villages situated on the banks of 
River Yamuna, some pacca spurs and spill bunds were proposed to be constructed and 
these schemes were recommended by the Technical committee in its 41st. meeting subject 
to the clearance by the Yamuna Committee. But the Yamuna Committee did not agree to 
the scheme for the protection of villages Chaura and Ha sumajra. In the absense of the 
approval by the Yamuna Committee, the work could not be taken up in hand.

Hence as an alternative measure it was proposed to shift the two villages namely 
Chaura and Hansumajra which were hard hit by the floods of River Yamuna (but only 
thinly populated with a few kacha and a very little pucca houses) to some safer place away 
from the river edge. The question has been taken up with the Civil Departments.

Similarly scheme for the protection works to meet erosion and spilling from river 
Yamuna threatening villages Nanhera, Tamsabad, Sanauli, Nawada etc. district Kamal 
was approved by the Technical Committee in its 41st meeting held at Chandigarh on 17th 
April, 1964 under item No.III. The scheme consists of —

(i) An earthen embankment about 15 miles.

(ii) 3 Nos. earthen spurs.

(iii) One No. Bailie sarkanda spur.

For obtaining clearance from Yamuna Committee it was put up in its 22nd meeting held 
at Delhi on 22nd May, 1964, under item No. VI but was kept pending for want of details 
of a road bridge.

STATEMENT No. 3

Shri Kartar Singh Chadda, Presiding Officer, Labour Court, Jullundur, died on 
10th May, 1964. The matter regarding appointment of his successor was taken up and 
according to the usual procedure, the Punjab High Court were requested to send personal 
files of Retired District and Session Judges considered suitable for appointment as 
P.O. The reply of the Punjab High Court was received in July, 1964. Prospective candi
dates were interviewed on 21st September, 1964. The matter is now under active considera - 
tion at Minister’s level and is likely to be decided very shortly.

The question regarding new P.O. for Labour Court Jullundur is being pursued actively 
and no avoidable delay is being allowed in the matter. No alternative arrangement for the 
disposal of the pending work with the Labour Court, Jullundur, could be made. The P.O., 
Labour Court, Rohtak who could be entrusted to dispose of the pending work of Labour 
Court, Jullundur is already over busy with his own work and was not able to attend to the 
work of Labour Court, Jullundur in addition to his own duties. All new cases are, however, 
being marked to Labour Court, Rohtak, and no reference has been made to Labour Court 
Jullundur since the death of its P.O. Further as the appointment of new P.O. for Labour 
Court is likely to be decided very shortly, it is not considered worthwhile to make temporary 
arrangements for a short period, although there had been proposal to this effect.
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On Adjournment Motion No. 42 regarding failure of the Management of Jagatjit
Sugar Mills, Phagwara etc.

The Jagatjit Sugar Mills Mazdoor Union, Phagwara, had served, a demand notice on 
the management of the said Mill on 8th January, 1964, demanding increase in Dearness 
Allowance. The matter was thoroughly examined by the Government but the demand was not 
considered fit for reference for adjudication. The Union was explained the reasons for non- 
acceptance of their demand, vide Government letter dated 20th March, 1964, relevant 
portion of which reads as under:—

“This demand falls within the ambit of the Wage Board recommendations which 
are in operation and binding on both the parties. According to para 318 at 
page 111 of the Wage Board recommendations the workers are debarred 
from raising demand involving financial burden for five years. More
over, in terms of the Sugar Wage Board recommendations
contained in paras 232 and 234 adjustments in dearness
allowance are to be made on the basis of the average 
monthly index figures for the 12 months from 1st July to 30th June 
every year and effected from 1st October each year. In accordance with the 
data supplied by the Indian Sugar Mills Association, the average index 
figures did not register an increase of 10 or more whole points, i.e., it did not 
exceed the level of 133. The Union did not deny the correctness of the 
f igures/data contained in the letter of the Indian Sugar Mills Associa
tion, Calcutta. In view of the above, this demand has not been considered 
fit for reference.”

2. No further representation was subsequently made by the Jagatjit Sugar Mills 
Mazdoor Union, Phagwara, or any workers orgn. in the Sugar Industry for increase in 
dearness allowance.

3. Only recently the Jagatjit Sugar Mills Mazdoor Union, Phagwara, vide its letter 
No. Misc/1^1, dated l6^h SeP-ember, 1964, addressed t^ tb^ management of fhe said 
Mill has re-aigtated their demand for increase in dearness allowance, on the basis of the 
cost of living index and in terms of the Sugar Wage Board Award. A copy of this letter 
was also received by the Labour Commissioner, Punjab. The letter reads as under:—

“The prices are enhancing day by day and it is very difficult to make both ends 
meet in these hard days for a worker. The cost of living index have touched 
to 150 points and the U.P. Sugar Mills has issued orders for the payments of 
dearness allowance on the basis of living index as also recommended by the 
Wage Board for Sugar Industry.

We requested you, vide our letter No. Misc/158, dated 11th August, 1964, and now 
we hope that a sudden order will be issued for an increase in dearness allowance 
from 1st July, 1964, to enable us to feed our families in a better way.”

4. The matter is being actively pursued by the Labour Department and the enqui
ries so far made reveal that the Phagwara Branch of the Jagatjit Sugar Mill Co. Ltd. have 
written to their headquarters in U.P. to confirm if the Mills in U.P. have actually increased 
the dearness allowances. They have also enquired the policy of the Indian Sugar Mills 
Association in this behalf so that the Phagwara Branch of the Mills may also fall in line 
with that policy.

5. The Labour Department have addressed a letter to the managements of all the 
six Sugar Mills in the State covered by the Sugar Wage Board Award enquiring from them 
the steps they proposed to take to implement the provisions of the said Award. It has 
been revealed that the cost of living index stood at 150 points in June, 1964. It may, 
however be mentioned here that according to the recommendations of the Sugar Wage 
Board Award the rates of dearness allowance linked with the cast of living index shall Vary 
with different basic wage slabs in the following manner.
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(i) for operative upto skilled ‘B’ and for Clerks drawing basic wage up to Rs 100
per m ̂ sem the dearness allowance rate shall be 55 NP. per point of living 
index over 123 points.

(ii) for supervisory and technical employees of not less than skilled ‘A’ grade and
for the clerical employees drawing basic pay over Rs 100 the rate will be 
65 nP. per point over 123 points.

The All-India average consumer price index number for working class which is to be 
followed rniformally in all regions stood at 123 at the time of Sugar Wage Board Award. 
According to the terms of the Award adjustments in dearness Allowance are to be made for 
every rise or fall of atleast 10 whole points. Once an adjustment has been made an account 
of rise or fall of 10 or more points, future adjustment can only be made for further rise 
or fall of 10 or more whole points. In the case of a fall of average cost of living index number 
below 123, no deduction in the rates of dearness allowance is to be made in the first instance 
unless the fall exceeds 15 points. Further in terms of the Sugar Wage Board Award, 
adjustment of dearness allowance in accordance with the cost of living index are to be made 
only once a year on the basis of average monthly cost of living index calculated over the 
12 months period from July to June. The adjustments to be made on the basis of 
average monthly cost of living index calculated for the above-mentioned period are to be 
made effective from 1st October of each year.

6. As stated above, the cost of living index stood at 150 points in June, 1964. 
Monthly average cost of living index number for the period July, 1963 to June, 1964, comes 
to 140.83 points which shows an increase of 17.83 points since the date of the sugar Wage 
Board Award when the figure stood at 123. There should thus be corresponding increase 
in dearness allowance according to the Sugar Wage Board Award. The Labour Depart
ment have already addressed a letter in this behalf to the Secretary, Punjab Branch of 
Indian Sugar Mills Association and it is also proposed to call a meeting of the Tripartite 
committee for implementation of the Sugar Wage Board Award in October, 1964. 
It will, however, be observed that according to the terms of the Award, an 
adjustment in dearness allowance on account of rise or fall in consumer price index number 
is to be effected from 1st October each year. This being the position the cause of action 
for non implementation of this provision will only arise after 1st October, 1964, if the 
management of the Mills fail to enhance the dearness allowance in proportion to the rise 
in consumer price index number. Steps are, however, being taken to ensure that the manage 
ments of the Sugar Mills honour the provisions of the Sugar Wage Board Award either at 
their own initiative or through the Indian Sugar Mills Association. If, however, it is con
sidered necessary, a meeting of the Tripartite Committee will be called to get the Award 
implemented by the Sugar Mills.

(16)112 Punjab Vidhan Sabha [3rd October, 1964

STATEMENT No. 5

Utilization of funds collected under the Temporary Taxation Act, 1962-Grant of Loans 
to Harijans for purchase of evacuee Land

The statement of Objects and Reasons appended to the Punjab Temporary Taxation 
Bill, 1962, inter alia, stated that “the Bill seaks to raise additional funds” and that “as 
‘amende honorable* it is proposed to utilise the additional funds on schemes for the 
betterment of the social and economic conditions of the Scheduled Castes”.

Since the enactment of the Punjab Temporary Taxation Act, 1962, the question of 
evolving of schemes for the betterment of the social and economic conditions of the Sche
duled Castes to be financed from the proceeds of the Temporary Taxation measures has 
been discussed from time to time. In addition to the schemes proposed by the Welfare 
Department schemes were also invited from all the Deputy Commissioners in the State. 
Later, in January, 1963, the then Secretary, Scheduled Castes and Backw ard Classes Depart
ment discussed the question of formulation of schemes to be financed from the taxation 
funds with Shri Tirlok Singh, Member, Planning Ccmmission. It was advised that the 
Punjab Government should so arrange their proposals and draw cut such schemes as 
would be brought in the accepted patterns of the schemes of the different wings of the 
Planning Commission. It was given out that some of the schemes which were being imple
mented by the departments other than the Welfare Department like the Agriculture and 

Housing Departments could also he adopted exclusively for Scheduled Castes. All the 
departments concerned were addressed for supplying details of such schemes,



3. So as to associate public opinion with the formulation of the schemes to be financed, 
from the Temporary Taxation proceeds, the then Local Government and Welfare Minister, 
Punjab, also requested public men i.e., legislators etc., to send their suggestions for formu
lating these schemes. A meeting of Harijan M.L.As M.L.Cs. was also held on 14th September,

4 1964, to elicit their views regarding schemes for utilization of the Temporary Taxation
proceeds. As decided by the Harijan Legislators in that meeting, the matter is further 
proposed to be referred to a sub-committee to be constituted for the purpose.

4. According to an estimate of the State Finance Department, an amount of 
Rs 386.00 lakhs has been collected under the Temporary Taxation measures. In the Finance 
Minister’s speech on the Budget Estimates for the year 1964-65, it was inter alia, indicated 
that Government intended to add another sum of Rs 114.00 lacs to the Temporary Taxation 
proceeds thereby raising this amount to Rs 5.00 crores. The matter has since been examined 
by the Finance Department and it has been decided that it is neither necessary nor 
possible to arrange additional funds to the extent of Rs 114.00 lacs in the current financial 
year 1964-65.

5. As decided by the Council of Ministers in their meeting held on the 7th September,
|  1964, a loan of Rs 2.00 crores will be advanced to Hari jans from the Harijan Kalyan Fund
1 by the Revenue Department to enable Harijans to purchase surplus rural evacuee land
! acquired in the Package Deal. The ownership of land by the Harijans is expected to

improve their social and economic conditions and is thus covered by the purposes of the 
Temporary Taxation Act.

STATEMENT No. 6
Whether it is a fact that Shri Surrinder Sirgh Kairon Stayed in an unauthorized 

manner in Kaka Nagar Rest-House during the period of Chief Ministerhip of his 
father and that he made several telephone calls from the Rest House. It is further 

| staged that many thousands of rupees are outstanding agairst Shri Surrinder Singh
Kairon as arrears of rent and telephone charges. It is also pointed out that the General 
Manager submitted all these matters to the Care-Taker Government of Shri Partap 
Siigh Kairon, but no action was taken. It is also stated that no action to recover 
these d les has b?en taken by the present Government. It involves a loss of thousands of 
rupees to the State Excheuqer.

It is a fact that Shri Surrinder Singh Kairon stayed in an unauthorized manner in 
Kaka Nagar Rest Camp, New Delhi, during the period of Chief Ministership of his father 
and that he made several telephone calls from the Rest Camp.

Regarding his stay, he made some entries in the register and paid an amount of 
Rs 277.81 as rent charges, etc., but in some cases he did not make entry and payment.

Telephone Trunk calls amounting to Rs 4,196.30 are still outstanding against him. 
Bills for the same were presented to him many times by officials but he had been putting 
them off on the pretext that he would get them checked by his Accountant and then make 
payment. Bills were finally sent to him under registered cover on 24th June, 1964. The 
Executive Engineer personally went to Chandigarh to contact him at Chandigarh specifi- 

j , cally for the purpose, when Shri Surrinder Singh promised to make payment in the 3rd week
1 % of August, 1964. The Executive Engineer went again to Chandigarh, but Shri Surrinder

Singh was not available.

The case was referred by the General Manager, Bhakra Dam, to the Chief Secretary 
to Government, Punjab, who has advised that action in a court of law should be taken. 
Further legal action will be taken in consultation with the Legal Remembrancer.

STATEMENT No. 7 

Call Attention Notice No. 68
i Sardar Tara Singh Layalpuri, M.L.A.: To draw the attention of the Minister

concerned towards the fact that nearly four thousands Government tube-wells are working 
in the State at present and recovery thereof their bills is made after every six months from 
the cultivators but the recovery of bills in respect of private tube-wells owned by the cultiva
tors is made from them every month which results in great hardship to the cultivators and 
often, due to non-payment of bill, the connections of tube-wells are cut off and their 
crops are damaged. It also affects the food situation in the State. Therefore, the mode 
of recovery of bills in respect of private and Government tube-wells should be identi

cal.
“ The cost of energy consumed by the State owned (Irrigation Branch) Tube-wells is 

realised monthly by the Board from Irrigation Branch as from other consumers. The cost 
v ot water supplied to the cultivators from these tube-wells is realised by the Government
f  (Irrigation Branch) direct.
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However, it has been decided by the Board that advance payments from agricultural 
consumers may be accepted half yearly at the time of harvesting of crops. The amounts 
thus received in advance are adjusted towards monthly bills of the consumers who are in
formed of the balance of amount of the consumers thus deposited 
after adjusting the bill at the end of each month. In case the 
consumers avail of this facility they are not only saved of the botheration of pay
ment of bills monthly, but also there is little chance of their being dis-connected on accoun t 
of default in payment of energy bills. A copy of the Board’s circular letter No . 
2724/3391-EB-50, dated 22nd February, 1963, regarding collection of cash from consumers 
in rural areas, is enclosed. It is, not possible for the Board to accept payments of energy 
bills on half-yearly basis without advance payments as provided in these instructions because 
that will lead to accumulation of huge arears, which may be difficult to recover subsequently» 
particularly in cases where the tube-wells ceases to work for any reason. Moreover the 
arrears of the Board in such cases cannot be recovered as arrears of land revenue while the 
arrears of water-charges of Irrigation Branch can be so recovered.

Copy o f  circular No. 2724/3391-£$-50 dated 22-2-63 from the Chief Accounts Officer, P.S.E.B..
Patiala, to A ll S .E .S ./A ll X .E fNs. [All S.D. Os (Operation)[All L IS  Incharge Sub-
Officers (0)1 AW A.A.O s Field)] A ll IA S .

Collection of cash from consumer in rural areas.

In the meeting of the P.S.E.B. Consulatative Council held at Patiala on the 8th 
July, 1960, it was suggested by one of the Members that the bills from the rural consuns ers 
should be collected quarterly or half yearly so as to synchronize with the harvesting seas o ns. 
This suggestion was not, however, agreed to as it would have resulted in heavy accumlati cn 
of arrears of revenue.

In order, however, to facilitate the rural consumers to make advance payments in 
lump sum at the time of the harvesting season when their liquid position is much sound, it 
has been decided to accept deposits from them in advance. The following instructions are 
issued for the acceptance of such dvance deposits and for the procedure to be followed for 
adjustment of such deposits towards their monthly bills:—

(i) Even under the existing instructions the consumers are at liberty to make
payments in excess of the amounts due from them.

(ii) Rural consumers should be encouraged to make advance deposits at the time
of harvesting the crops whenever their financial position is sound. These 
advance deposits should be replenished by them periodically as and when 
they are in a position to do so.

(iii) Advance receipts should be issued to the consumer quite distinctly from
Security deposits.

(iv) The rural consumers should be informed every month of the balance standing
in their accounts through monthly energy charges bill by means of minus 

figures.

(v) As and when the amount of an advance deposite is exhausted and the consu
mer fails to replenish the amount of the advance deposit he should be 
dealt with as an ordinary defaulter. It will thus be the sole responsibility of the 
consumer to replenish the deposits regularly.

(vi) The meters of the consumers should be read and the bills for energy and rental
charges etc. prepared every month.

(vii) In case there is any difficulty in the matter of accepting these deposits or for 
their adjustment, the matter should be referred to this office for clarificatio n



oPH§5 Htf<f fPUF 33fHoT : Flfigg gifgg, ggpgTfgg HP?i S3 fest 
3 '  3®1 »fT g u t U, §H  §  g fe m  g g f  >HT5) |

Mr. Speakjr : Please wait for the decision.

BILL(S)

THE PUNJAB KHADI AND VILLAGE INDUSTRIES BOARD 
(AMENDMENT) BILL, 1964

Chief Minister (Shri Ram Kishan) : Sir, I beg to move—
That the Punjab Khadi and Village Industries Board (Amendment) Bill, 

as reported by the Regional Committees be taken into consideration.
?<T>R 3Fff4, 3 3 3T33 eft 34 43 4T |  | f g  3 3 3 3)

4^31 |  4 f  334 g3T 3T 3*4413 4T 4g3 4  4T4 qrgTTT I ?3 ^  f  «5
4Tg3T RTF34 3gF 3333T I

Mr : Speaker Motion moved.
That the Punjab Khadi and Village Industries Board (Amendment) Bill, 
as reported by the Regional Committees be taken into consideration.

33133 HH5 fauf33faV : (RfeM'S1) ; giftstg HTfU3, feu H
f h 3 gig w isg r fgs gTi  htuh3 g fen gT hu §g § hush feu g fg fagg 
ggg pig gg  fg^ggl gg tf fggi 3 3  gT 3T ggg, fg* g gg © gt...

gipag gig faui ig i : »rg g w f g g  »rg w ,  gg i piilgg HTfgg, 
fgg fgsfggig g) gTgT 199 g  Hgigg yg ggTg gggi 1 fgg fag ngrt fg&
3 m3 fag gT^fggigHs: hhI ^ h us1 ggg gfg lS i fagf fun g  feH g yg 
ggT g]gi gi ggsT 1

qt Hutgg : fen fa s  fgg uVgfa gtgt ggyTg g T g urt 3 § 3  ggg 
& d, grgggy'g g guT g s T, fey sg l fggigs ggffaH gl £ 3  guT
(Since the Board and not the Government is to bear the 
buraen of paying the salary provided for in this Bill, 
there is no necessity of a Financial Memorandum in this 
Bill.)

opyijg hWs  fnW ggfgg* : fHH g g f g g  s g T g  g g y ty  f s » F  g  s Tg 

u g g i f g i  § f g g  g u f  g  ly fa t g g g  m ots h.3  3 3  g g g g t g  g f a ^  u g ^ T § ^  

s v l  fgy§H Ts  g1gT y  fg g T 3 1  ©g g  fg g  P t r a  3fuM T HulgT, 3 5 )  m 3  g ig

gT ggg glgl ht 33] g 1 fgg u s ls lg s  ggggg 3 1 fa Mfyglw giH* 
gl fgfgg1 gggT gi 1 Mfyggg fgg g  gf § Mnjg “ustelcFs ggggf g 
5—10 ggTg gfipip fgggsfgg 33 ugi fgg gfggyi fa fast g ufeglgs 
fugis gsifg^i gfg>nT g m§ gig g'ggi g^T ugig g  ?fgi gT ugT fgg 
Tfegfgs fugiffgig sglfggtgiH gteT w  fguT di fgg Hfggg g] ggfggi §

The Punjab Khadi and Village Industries Board (Amendment) (16)115
Bill
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[oPH§3 H%5 frnif HgfHg1]

wfuH g®t grefert gI foft ®®t f5T§ g®® § ®h{ § »{UJ§ U®fe)g® ggcf®* g 
BH-HH OTTU g tw  prefer fe^tW  TIT^W g® I fs® H f?H fa® g^F  
io g g re  g f w  [* x x x x x 1 f€3T ht fegT 3 fag gWH ti*®®! urn® §  
®gf3 ®gt grg Ur huI ?ji fag feg sg'fggyH® 3 I H‘ fen fa® gt fgifagT 
g®gT g* |

cPH3® HHH® fffui HR (®U3) : mil®® Hfeg, feu  H fg® gr§H §  HrgH® US? 

offer few 3>r feH gt fg®gm g®® ®nt urn nfe»F fe i fen fg® ir mg gre® 3 i
«ft stara : w  gfg Tgg qr<f> %ggfa h % rptf hr̂ t it®® h ®fr

£, s® few ® ^r?g ^gnrg % «ff t®t w  f  %
?® =ft gpgr# I ( As no member of the Penal of Chairmen is at the
moment presnt in the House, with you r permission, I request Shii Rala 
Ram to take the Chair.)

o F w ggH H H g fH u iH H  : fe  f e g  g f a  fe g 1 Ht f g  f e H fe ®  ®  fa n  u®1<jlg® f e w f e t ^  
§ f g g g m § ®  ® g t  feH  g *§ H  f e e  u h  ® g f  g tm  w H g g r  | f a H f e » r a ® i ® f e g  
fen gr§H fgg gggwH. >h®. § ®gf ntgfew wss *• n

nt fg m >fe H®gt gt uggt § wh gt gfg® ® few® gt, mg1 gm g® 3 
grg® ®t §®t 3 feg ifegg gfet gt u® m ®few fern i g® §h gt 
fetfggt ® ggrgT winmfeHfe g® ®gt feH dd1 gfeT iqT fdo* Srjfe feH gg1 
m fg  Hmfeg ®g gg® gfe mfggr 3fe fagm fê t inn feH ®t§h feg 
gfg s #  Hgm fg  for sfe® I tohs  3 ®u fgg w mgi fen gg* 
m® feg Om gfef gfef §, off feg HHg few rife fo feHfe® gfef1 
u®fetg® {fee® £® m qgq offeT few D ?

(feH hh1 j^g®r grH % g^H gf ggnf ftgfet) 
feg tfera t  sgt ®f feH gfe §  ®Tggfet t  fg Hggrg g g g  gt 0®h® g® 
§ fegg & >h§ Hggrg h®® ® few® ®gf »fe feg few® gt Ht fg  feH nm 
gt u®h® § mfeg ggt gt ®r h& feH ®gt feg fe® fewm few d i

m f e g g g v f e ^ g t f e H g i s m g  g®gt g g m  gr i w t  g  s h  r e  ®  

fgw gr ggfe® ggr o?g§g®i feg g t m f e w m  fgwgrfeH ®  g g g ^ g ® ® ® 1, 
gH g g § g ®  i fen ®gt h1 feg HHsgr m fg fen ®»® ggtn® g®1̂  gt ®^gt 
g  Hggt >h§  §®t ^t gt wife®® ® nggt fef® fen f it  §  fen u®tg® g®r 
§  feH g ggt §  gn  g®® gr Hgrfgm tTOTife^t gr fegfn® gm  tt feH ®gt 
fern §  3®gt fggt ^retgt § i feH nig® § t  H®gr® t  few ®  g®m gfetm  
nt i fgn feg  fgrnggt g® few® ®gti ■5<£| grete11

♦Note— Expunged as ordered by the C hair.



start 3R5 >f fej effort w  ut fe w t top fro fesrufewt Hg)
USt d  I WT 3U §  feH TOP 3  TO 7P3 ?UH H H P J^P H tp fe tT feH p ftU fe t 

Slftfet fea p u  cfH TO§ HSTO 33 PTOn cWBHB w fera f  HH
' T O ?  £  ^T)H § f e y  HfeT d I feH 3 f t  feufe Hjyttst MTOTO ut Ufa

3*3 TO 3  fTO f e j  S T H feS W t W $ f e 3 T 3 f e T 3 l f e H 3 f t £ g g o I H t  

^  % fe?>UHU § fTOTO5 U3W ofld1 tP FdO1 51 feH «d1 Hat
feu yfefe ft feci froTOffent tou) to fe3) y% 3t 3 frot ^  ^uues 
feu gg^ feu 3 §H § HP ofe1 iP HU »fe HUoPU §H fTOTOPfeut fePTO §  

>>nffe3 fetj'd ofe fe feH 3ft feH feu »f35T TO&1 TTt H3 d I feH ttbl ff  

feu ofUW fe feu fe® § LPH TjUf oTTOT TFUferr I feH fe LPH TO3 A'ti Hdot'dl
t r a i t  £  3 o n r o  utran >n3 htoto hh  3 t  F s f e l  s n t  t o  3 u f  t o  tfeail i 

HTO feH fes §  HUoPU ?njH S  5§ 3* feH TO 31 feu UTO TOfe 3T Holtil 

d I

p tp tp  tup « titi ( p t u tp ) : %p tp u  PTffp, up  fen p  ptppupp  PtT
ftp?? PT p Pf fp<UT | %  PTP UP fpfu*TT UTPTP ft UP P> i  P
(TW  ^rfej^fr %q-*;PU =P# PT T f f  I PTT PTP UP 3 UTU-PTPtPP P> UP 

UTU PT %UTPU PUHt PTU PI PPUtP t  I UP P PTP ft UPUPP pt Pf PTPP 
<?t PT Tft f  fp PT Pf PUTfPP PPH %PTPU ptTPPtPU PT UUPTf PPTT 
PT PPUt | PTPt %PTPU pt PP fPTT PTPT fPP P>T £Pt HPT PPTPfe 
pfe fpTTPT PPTP fPP I fpT ?P PP€R P> PTPTT PPT pt PPUt | I 33 

PT PfT PTP | I\3 T V.

Pft UP fpp S3 PTU PT PTPT | fP UTPTT pWt P?P p"t Pt %PTPU 

PUTPT PPT | PIT ?U P fptr ft Pf PPfeU PPTT PTP T f f  P Ut Pf PTUUT 
f  fp PTUUT prffp pt ?3 PTP PT Pfu PPTPT UPTPT 11 U^ftU PPUt PTTt 
PPT PTUfUPP PTPt P PTP PT Pt | I P?ftp Pt PP P ferp f  TPTUt pt | 
p' P% fPTTf Pft PTUT f  ptT PPT ^UP PTPT PT pfer rr^  fTPtP

fppt PUP p fepT UTP UT PP P PP PH P tl ^UTTP U ftPT I p tf Pt 
fTPTUt PT utT PP fppt UTf TT fTPTP fePT Pfe U> Pf ^P  W TTP P  ^t 
PTU 11 PPT PTTt PPT tTp PTPPt UTUP TfT ft Ut PP fTPtP feTT PTffP 

UP PTU PT ttUTTUT Pft I

PP PPTP Pf T f PTUT t  fe ^P PTPTT U 18 UPTf PT qp PT^UP 
PTTt fpPT I Upffp Ptf fepf P PTP PPU ftPT PT Ut UP UTf PTfPUP UP 
PTTt PTU PT UPT pupu PT ? Pft fp fpP PTPPt P> irqPTPfUpT ^ft Pt pt 

PTt[ uftT PTP p ppeupT P Ut fpp PTP PTPT ft fpPT UfeUT I PPT Ut Pft 
ft fP Ptf p> ppTU ft fp ^  UTU-PTfPPP Pt %PTPU PUTUT | fetP P
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[qrrarq tut cztttt]

q*T 5ft I R  R q  qgt q^RT, qY q q q q q i g far q R  sffa gYqY |  qfarq 

qg q jq  qYqq *Pt I  far qq qqr HTfY R R  3ft fqfqR T  Tgqg 

gq qr qqq srrfaiRY faqrqq T |?ftT  farcr qqq fqfqRTY sftft qY q?g qjq  

qTfa>gqq ^  cftT TT faqgqq ^ T  faq i qqi I ITT R  qqqq qg | 5TT far ^  

fqfqSTT gR T^ «TT qYg SR %XI qY£ TT qrq-qTfaqq TFTT'TT q ^ Y  gY qqT |  I 

qqr fqfqqq qtt g R Y fq q w  grY f R iq  farqT *r t  t1r t  qqT 1 1 

m x  gqq qqYfq R q q  qrqqr |  qY gq wm grY q rq q i gYqr %  gq r  m x  

R q  q gqr q?q qr^n |  i su it <fi^R q  grYg ^ q ffa rq  qgR q? qY farg gq 

qgg ^  q q tfq  # qrqq q g R T  ’g R T R  qgt grg qgrqt i qgt qgr t f r t  qrfgq 

grY fa|fqfareq r r  r  qqq |,  q  gq qm  git qYgRqT g far suit gqfa qrqg 

qY grq qqT qrq qqgrt farqY S R *  grr faqtgi fcqT qpg qY q gq grY qT^q 

grgfaT far far??Y q qrcY t r t  Yq grr qqT q su n f gY R g  faqtg; qqT sR ^t 

qrq 1 1 Yfarq q f tjgr igqr q fq f?q  |  farq q  stpt qY qggrp: xx  sstt qg 

qgrqr 1 1 aft farg \ % x x  qg>T qr^r ttYt  3ft qY qqgrrg ft  qqq fant sngqt 

qYgfrqq qq R crq ) 1 q R  f t r j  4 f f  Ttiftq' ^  gtaft «ft, qfT t r  qgt 

TTgTTqT qrfgq; 1 ?TWTqT q f ift q^r qqun qqT fqr %xt qTg # rt 

qqqtfq q f^q t |q T  %x< qqqq'T Y 1 w 't f  qrq ?fR  ^ t^ tt # q tfe q  q qurr 

q rg q r g  fq> q q  qtYt q R  3f t % x x z x x  q q q q ?  #  q  q t  q?gY q  

187 sttI t  x m  f ^  1 qqq *t m w t. m ^ x  q?q m x  q R ^  q 1 q R  

q  qg q>g g. fqr fqqu% q qY q?q q gun 1 $ 4z  qqqqq ^ qq q  Ir q f

q rfq  qft qqqq ^ x  fcq r |  1 gq ^  qiY q  q ^ T  qrfgq q qt f^RT 

|  ffr qT^TR qft qqqq f^qT m  TgT |  1 JrY jt^  qY?q q fq^Tg qv |

fqr qrgfq gif ^qR qft qt fq^T | fqr qq^ qrqq qqqq fqqr T̂ TfT
1 1 qt ^q q rg  # qTqqt ^ t fq q  # q rtq  ^ t q?q q q q  wrx q q ^  ^  

frq q  3R  fq q r|, qqt aqfqq ^  fq<r ?qq gq fq q  # jttt q ^ r  ^Y f^ T q  

% qr q r Tgr |  i r t  qg qqq gq Trrq qt qrqrer q-g qY q i ^  |  fqr 

^ q  q q?q TTT3T TTq fq ^  q qtT gq q m i?  fqrqT |  gq ^PT gft 

Yqq^qq fqqT q r Tgr |  ? gq ^  gqrqi, %q^qq q rfg q ,^  ^riaqq^qqq q R  

qY q  q iq ^  qYfqq q  qTqT RTgqT f  qg qg I  fqr qq f̂t q^ft gq fTqq ¥t 

qTq> % q R q  qY q | qY g%qr Yr r  fq q q  r k Y qYf qrr q q  q  q R  ^ T ^ T 

|  1 gqqr r # gtq ^  w ?  qY qqqqq q gq qft qufr qgqq qqrq ^t qnfaq  

qgt qft 1 q gY quft gq qrqqT '  gq q jq  ^ft q fq q  ^ t fq  q iq r qY gq q 

gqqt q i^ q  qY g, qY gq q qqqT # ^ q  q # q  qq qqT qpft ^  ^  

t, q^ffq qg qqT sYqr qqt^r % gTqqm  qt fqRT |  qT f^  ^  1 ^ T5r 

m x  q rr  Yr  gq qr fg q R  f^ n q  «gt q fq q  ^  qt qpgt ^ t sn * ^ . ?q  

q  q ? q f  fq ^ rl YqY 1 ^qr gY $q q  $  qrqqY ^  qTq g?gtq qY qY qYq-qYq
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f77l7> f77774 ft 417 74141 I  I 7>1#47 f471477 7 74 41# 77# 7 V i X #  

7# | f  f  | 7  f7  7# «5#4# 7t f7717 7177 717# 7741 71f71 f  I 4f 4f 
I  fn Jit?7#l f7T14#7 71 #7 7177 #177 | I ?7 7 # '7 7  # 7#4 7t7l ! 
f?Tl7T> # f#  7#747 77 f471 I 777 ?7 # 77# 7f77t 7# f77#7 7# 1 

W7 7# 71747 #t 471 7741 71, f7  7# 7177 74 7# 7# f#714#7 7# f?TTT?f 
4 ft.....................
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[sfr sr»r̂ Ti«r1
(vtr»T anrrf gri str  t t  ^  *r$)

x m  « n t i  : *nf^r, u  u r ^  %ri ^  ^ t̂ t f  %

sj% q-r^TT ^  xrr?r To'T % W u t  I  ^  ^  m  ^

Jr m fv  *nsuT #  <tt <et^ h *twr *r t?  ^

?rgw gf xt ^  §■ t o  w u  = r̂ *nt f  i
^5T'BT¥ £ ?TT«r H «pf *n fr ^  feu WT $feT I

HUgrg ^pfeH feW Hd (wfe^, Wf. A ) : HdfefU JUfed, fed fadd*
tfT^ U W  fen WrT n 't  JTOHS dH Ufe*f ff fen £  H3feoT >C HU 3* dfeB*
feu muh uusf gigs1, u* fer dfeu #3R ^  fag^r h%t fj fu  feu t  fufeu
Ifefert grgi ^ yftfelw U faH UfT ttd'd, fltvo, HUf Wfe ^  Ud PridS
fii§ a3 s o r u 5 9y  f  w  q u  fe ?  ? t  >nt ^fauufuw  fefeaft
t  fmr% fifeaft 3  3Utt US fs* S fedHU d r̂feyfr w% I dU, U>tf3HS FPfUd, 
jxhF Tfi fu fen ute §  U31 uiu fip w  feu* fa w  t , u uu f w s  
Ptjyi gf fepHT 3* Hfuu QcV dfeP fed1 few  ff frtMd fe 9<£' *dl Ht
UUfe11 THT fefe oi'HSF tP WfdTFt Uf feSUHS U%, lid'fed Hfeut Ut U%, td'd 
fcRjr dufeu tff feSUHS U%, U’U ffet Ut fe??UHS U%, dUU Sss'd1 ^  tPU
§u fut uh orar© u ^ f t  uh u u t otu up§ ^  usi u f s t  f  ugfe 
fer ô  aro 5 3  ̂ f u  feu odu§ us fer oft uufe tft wfY ■& feu aut w  w
Ijpu ofer fs 1 HS M  HfT uht t  fe ftTO3 SU U5 feS dlUS* dUU W3W 

feU tH  ofU§ HS §ST $ WdS ofWU U$ U7J, 3F?SU>fU W  HdfHsfl
t  t  i  ^  fs ^ t UU I UU fefHH UfeP 3I5H U'SW US, dH
UT STHfUtT feĤ VPB »f§ 3TdcS Hof d I fest ut o f ^ t P U  U33TO
3of ? f̂e oM TPÛ I U5 >HTUHt>HT § § dUU t w  feu JJTdUl HTPdBt 

uul 3, U’U fHWJ 0TU3 W  H#U o?US I feius HUt HTnifenP ^  f%u UH 
°C3E ^  US §ST S UUt dr SUf fUUf TP^[ I jf  fed feof fHFTO §  3U §
Muu srusl Hirer ur fu fen ut̂ h ^ h1̂  wrofer suT d33 Hus "as7?? tff uu,
fuu# U'dldHf US >5f§ JTB W3IH Uc5 I Hafe fUH HH5U 3 ' US3U dUU ^  
dUUfH UU§ W§ US I MHHU’U § fedU fel OT t l f  31 feUdSTT H^feUE 
US fu HU»U S #  UTUtefdU feu feFS SU UUUU UUc f̂f1 feur ^ T |  
U»f U3^ few iff d_Uf£ ol'dldHl US.....................................

Urg ug^ feuj ; jf dUW UfelUHl S #  I (uw)

HUB’UWPfeU feW Hd : felf ^  3t ^  33 y%g dfefiw u fw
1 1  dU feu feu laiUT S 3i g i  3Uf feyT (fey^)
H wfe dUU § HHdl offey § W IJUU Udfegt vr HH5UT Ut fe HU» 
^  Urfe^ 3 t  T O  U HUUt §  ^UUT I

(16)12o Punjab Vidhan Sabha [3rd October, 1964



The Punjab Khadi and Village Industries Board (Amendment) (16)121
Bill, 1964

fen fas f  gfef 3HF feH ufet sgir h * fgrafib MfefelMH Hi gi ?ra- 
M'eldlMHi o(do| ^Hlrtd o(d<V tH df 9 , fed b id  fttfl’ I fed HHt4 Oul dfoi cHJ

gu u fer v g ^ ) Hdd'd =raff ggl 5 1 fen ?ra dsiiHb
gggfti 3Ffe t f iw  gggp bbtelfHb gg) fer

12.00 n0on

fijggt frfuj gram §  feH h7 ^fefn-HMHHb hs7 feb7 fe w  i feu f g  hot 5  
(ufef) feg ^ ife r gfenfelH >ifo bOTHb f  fe u ig g frg fg g  g g u H b  crere7 fe^r gfe 

firost hh gglggi f  bTf4 f  f h £  cftnt d f g  ^  f g n  bdl4 i

qlfnraHb : bifi4 grfH f%g fef w b* <v zsfi (Please do 
not refer to persons by name in the House.)

HddTg nftpfeg four h u  : fen fefe ora4 b?gft fe u l gra gr g  but4 i 
h4 feu orfegr w  gt fer f n  h o t  b  o t  g g b  5?fetH-UMUHb u b 7feMT 
fe w i oft w t  nub fe u s7 fo  w  §  u o t u  f s  g r ^  g fe w  d f n  f f g g  
gffau tfe in i b  ggarg fe b 7 gfegp fa a 3  fe  uuO Tb b h I  gfet g l h h^ h g b  i 
h 4 gfggr g i fe  u fe l w  u h  f b i h sp  f  f g  fe u  f e f  fe u il fg  hhh! g g i 

g g §  u b i

fgggr grab « h uu fgg ufegf7 f n  gfe ura gfebHb gfe MSflubiru HHb 
f  u7uf4 fgg uhu g l gfen gfgf nt fg f g  fgggr gjg^ ufeM7 tr, § h f  feu feg u b Ih 

muhu 3  febggpfeut °ffet f ,  mu ufeM7 w  ot7 sg i7 f e w  d, ngiu f g f 4fg f g  g f  fgg 
WfbHUH f  Hb feH 44 d1 fH  UWlH MdHd b  dtifta  g g  feb7 fe w  IH b'cS- 
MfeelMS UMUHb g^feM7 fe w  bi fen bc|i f  tfrra gg gfew  ggbgf i 
feg g* y g g  turn bul4 u s fe  g i f  §  fe w  d i feH ?ro n s ife w  f ,  
Hgfw b, gbggf f  h gggpg frregr rfl f g  gl g g g f g w  d i

g  hh!4 ifeg f  gfel4 f n  g l ^gr srabl w §  g  3t g  g g  ftfet hh f  
feg bHb# ^H g g f  h^  gu s7 f n  s g f  y e '9  H’fg g g  s g t  ^ g jjfgg l 
fen  Hf i g g  hh f  64od feg fgfgg ggb g n f  iir f" f gb g i f g  g n f  gb  
fg f g  feg feHH g l I n  u feb f gb i h f g  g  nggi f  g i feg gl feg sHbK 
§H gg f g f  Mg ggg  g fw  fifeg ^  f e f  i Mb f  b7 f  fgg g g g  

r̂gT ofus7 gb7 f  s g i  b  f e f  3+ fen g g g  g l g f l  gfeggf gl g  nggl f  i 
fen 3 f i  g 7 h few feH g ifn  fgg ot f , f n  b  h1 HHggi gi fg g 7̂  

wb7 gfete7 5 i
g g  tth (fegrT : grggr^ m feg , ?gg  fg g  g g r g g

fgg h i g f h g*r rfr g g g  grr g  g g  ft7 h *r% gr^gr f t fg  grfr 
g  hht h  q g  g ft  g f g g g f  g g r |g r |  fgg  h  g f g g g  g f   ̂ %r g k  g f - T 
g^T f  i T3 g t g f r  g f g g  qg 30 g ig  g f fegigg g f  |  i g  ?nq
g t ggfg fegrgr § % g li  h! grig gr?gf g^r g f i  gf^gm i gg  gfrgf g  
fgiT z ig  ggriT gy# f  ggr f  g  ggg  g g g f g l  feg lg  fegr grgr |  i
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TTir]

[*  * *
* *

* * He He He

He He He

f a q  qqqft 1 ,600  qqqr foqr srr Tfr |  
spr ^  '5T;:RTT #  SP îq- fqrqT 5fT T f T | I

*
*1

^  ?TT?  % SRcTT 5PT q q j  jqq

* *  f t  <TW ^  x s n m m  ^TqJT f o r  ^  ^  ^

3,<SK ^  t  ^  qftf ^ R q q  T O  3TRT t  ^ftX qrf
m \i 3TTcft c  i ^  ^  ftr *t m i *nra ^
<f?T qfr 3TTefV I  cTTf% T O T  5T^TT qR# ^  %ftr ^  n m  q qT ft? ^  
srrffcfftR' qr qrq frq m  tot's #  ^r qft j»?
qrfqq qq^ir qq qq qr’g; q«r *f fax? s*#*n*r ^Trft | 1 [ * He

He He He He He He He He

He He He He He He He He

He He He He * He He He

He He He He He He He He

He He He He He He He He

He He He He He He He He

He He He He He He He He

He He He He He He He He

He He He He * ]  ••

qfoq qiqtRSf ?tT?r : XT c37£f£ ^TN) qrriT, q~ 1 %qrcqq qrf^j
$<rt qqqfqw #■ srrt q fqq q ^  ^FT fq̂ T f t  qq ^
q ^ q  qrfw q i ( s f t r )

,< * (  m *  WCT5I : « R  S ' " *  ^  I <nft3'

q-^ ^ft f lp r £

[ »  . * » * * • *
^  »̂ i

*  *  *  *  *  *  *

% % 4* *  ]5FR «ff%cr
*  - — "

*Note—Expunged &s ordered by the Chui-
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^  ^  ^  4 rm r< ?  g t g f t  JTPPTft g f t t g r e f t f  g t  ^  rTET cfxrT gT ? g  g i g
3  ^T  ̂ | [ * 5 k 5 k s k 5 k 5 k

* * J k i k 5 k 5 k * J k

* * * 5 k 5 k 5 k 5 k 5 k

* * 5 k 5 k 5 k 5 k 5 k s k

* 4$ 5 k 5 k 5 k 5 k 5 k 5 k

* 9it 5 k 5 k 5 k 5 k * s k

* $ k 5 k 5 k 5 k 5 k 5 k 5 k

* 9 k 5 k 5 k 5 k 5 k 9 k *]
' fgq # fr?g g gf gr f% ^  f^r TTT̂TT 5tr g| fag ;

ffaggr grgT grffq i
5tt«t ntgg (^ tt) : grffg, g ?g gRt gti fag gr,

f a g  I T  fF 3 g  B 3 f g  f t  TfT | ,  g if?: gT g  g  fa ir ig?r f^ T  f  I g f t  gfT

ggT | fa gf fgg grRT g-xff? g farf gTgT gm | gfag 4 ' gg g^n gTfgr 
t  fa fg fgg g ggt g w r ^rffg gT gft gtf gin | sffa g ft git ftt 
gTg | fair tt  gRrgrgt gt gr gg i ?g fgg g gt fgg g?t I  fa if#
grgfag %gfag ftgr gg gfag gg ^R-TORig t^ t gr 7fr |
ggffa grig girfr g ftgr ggg gt faurnfasr gt f gffa gRt ^ ?J *faT 
fart gr Tfr 11 g# |ngr %■g grg gt | fa gf gi*rt if#  gt gntg ggg 
f fa sregg giffg g gft jggTgt gf | ?rk ?g grift g f.g gig gt g|g 
srm g?PTT | #fag gTg g ggt ggrg g gft f fa ^  CTTR I  ^  
grg gft gg w  i tr̂ r ggrg g gf fagg =pt gig ^  f  i gf gtf g^g 
gf grg gft f1 m T  gf ggiff grcfa ggt f  gf fag ^ft fa fa^ spw 
gt ggrgrr gfart gr g gg fagr g% gpR7 grffg f  ^  ^  *^ZT-

grffg gt gg fgr g ft gf grg ffgT grffg i
gf grg ^g fgg ^  f̂ -qr ggr gr fa ggg fa?T5r ^  ^ sr'TT I  ^

gft g gfgt gt ^ts grg ^ g^ g;f ffat gl ^  ^fa f̂afa ^ ^ r 
gt§r gg ft gtT gtgt gr igrt faRgt g? gg i ■'fa g7TR ^  ^  gt^g^gfg 
f  fa faftg g fgcr $3 ^  fagr grgT gfag ^  ^  ^  *** ^
grg grf |, fag g gfar fafrg g tfat gt grgt I. ^  gggfatgt 
f  1 rig grf g g?T fa grggjg ^ gRt ggT  ̂ ^ ^
gf gif gg g g<ggrg gt gg gt ggr gggr fa gigg j^  ^  

jpsgjr grg gg TfT | fa ggfrgr g gt 2 gfaf ^  ,3T̂  gt gfg 
| 5ftT grgf ?r gt 30 g m  ggtr gt ’gRt gt gfg gt gl I  fa ^  1

%g facr -g-g gr gggfattt gggr grgg gft gtr gf gpr^gigg <ii'0 g |

*N ote—Expunged as ordered by the Chair.



[sftgp'STTOTRtaR]
TO RTif i t i  *T RrTtRR i t  RTPTT fTP |,  ^  VITO, spqff rrt PR it  

f t p  |  i f t  r> e r p  r p p t t  |  p  t o t  i r a r  11 i  rrto t  i  
% TO % iRTR i t  RfR <srcp R|P |  I R?|fR RfR fP ir it  |  I Rf TO 
•TTOF i  R? $f^R RTp t |  t  I S3 % f̂TR qTi'TT i f  RfR RIR 1 fP  (? I
^  r> RR-RTfiRR rrptr r p  T|t | ,  4 ^  -pipe pf? ’tTOT I 
Rtr sn ip  sfptt g % ^  fiR i t  tir f in  p r  i

i M t  TRRt* Fng (RfRTRfa) : RRPTfrf R PR i  prr RTO R;P ,
Rt pr  fiR  i t  i t  r p p p r  ip  tort ptot 7, % rpr  p i
^  M r P i  (# f? r ) fRPFff i t  itp  gt rrr r pR ir itfrrer
TO |  I RRIRTR RftPT, 5ft TOR TORP RTff ^  pr^ ^.|f 7̂-  pp, p? TOR i
tor̂ r pr  firor r R?it =t 7\? Mr 11  to tot <̂  - to rppbpr 
i  f  1 4 rtr i  grp rto i  rprt i f  p-TOfft $ fg-q; fRRpr totot

pfRt i  ft? 31 i t  fpr rtr rrr i  top tor | ,  7 7  wret w r r  ir  ^
TOT I  I fg?fFRTR i  PTO TO RPP R R§g RTOi i f  |  | Rg RPR PRT 
i  fi«? i t t  rt i t r  Rgf 1 1 4 rtr ir  Rrig rr top % tr ■̂rt ^tpt 
i  'T^rr ^ t p f  |  f a s  ^  ^ r r r  p i -  w i

PUP 5JT X%J I  I ^  % Tpr TtlcT ?frT Tip ^ Pf f  I
sfcrrt : m̂ r q; r r ? p b̂ ?rrl-<, i p p t  *
|  f̂t p<fr p? Trm pr ^  f  p  ^pt

ftR-5T 5ft ^ 5fPC fPsTPTT I  I WT W  P ?  T O  'T̂ TR #  PT5 mfPH^
‘  ^  ^  ?

TOWtr F3| : P4TTf>r pTPT, 4 «fif qr< t T̂ P  R  't^R Ppf
P R  Brft |  R fr tc  P P P P fi^ r^ r pgrq-r g r t p  |  i q-f w s ^ t  5 t ^

fPTT I t  W  ?  3TO PPfR PPTOT €t RrPFRt ^ fg-cr 5TRP RTfTT
|  RRt 1$S M R  t &$tR P i, R p  T̂ RJTTî  ffT-tiT̂ RT |  1 ^  ^
TOT Rt ^R. trR. 5̂TTt RTRP 4?t it. TOiTOit, P it. T̂ Rt PR PTO'T Rrcfl, 
ilRPR PT «ft RTR RT̂  RIR, RgTP  ̂ PT Rt it. tTR. cfTP, fRPT PT ^RI 
RRK R^ RftRT T̂ RT PR f e n  iTR PR-RTf'ETO %PRR P? t  '
RRprfi R̂ tPT, fP P  'Tftit IRIPT igRI |  Rtf̂ r R iW  ^PIT
| ,  Rft TT Rt RPFTP RRPrfi RTOtT W  |  | ?7j <TT ^ZX 4RPT ?R| 
TOT-RTPriRR %’PRR PTTi pr |  | R̂Tit RT̂ IT R> PPT 4TTR P  ^  |, 
R̂  ^tt TOT TOT R̂ f |  I ftTTit RWTT R ^  RPIP R̂ f P?T f^P |
rM  %|PPR ^ RTRT PR RRtR i  pftRR i f  RPB % ^P f̂ PRR
it  i frrit rpbt  ̂ to Fip p t  i t  ^p i  fpR ^tr t>t '?RJ I 1 RPiR  
RftRR, itpff R P[ ^RoTT ®FTR i t  itfRR i t  I  fp Rfi P  RRRt
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£  facT gtgrTr grr g g rg  1 1 g  g g  gft g ig r  m im  g far g i g fr  m g 
I  i gffar g i fm rf wtrrf gft ftgrTt mr gr faro; | i  ggrgfg ggfag, 

1 9 5 8 - 5 9  g gggg' m m  gft fs m  6 7,69 2 ft ,  1 9 5 9 - 6 0  gr m ?T  7 9 , 0 3 2  

ft , 1962-63 4T 1 16,299 ggr ggg g f  I f f l  cTTf % ggg m ff f r
g W  19 58-59  f  15,6 54  ft , 19 61-6 2 #  2 7 ,8 7 3  f t  I ^ g  g T l % ^
?̂rfar f f f  g mg giTf mff gf ggm 12,529 fr srfc 1961-62 g 18,307

8ft 1 fg cTTf % 1958-59 if j g  cTRW 95,872 ft f k  ft ftt gf mg
«rff if g>r gf g<?i gg fr fw  196 1 - 6 2  g 270,793 ggr qgg gf I 
if m  grggr gTfcrr g far git gi fggfggr gTmT grt ggg % gg gff gm 
m i mm m ggrigg 1953-54 g mT gr-g gig; m 1 gfr f f  grgj ffagf g 
grgr |  git gT ftr mrnfr gft gtgrft gg m gmg fim mfig 1 fTt ?g 
mf g wfm |  far gif mT grg gqgr m 3?ngq ftm gr sfk w  mg 
3,09,78,002 gm; grt faff gf 11 grggfg gĝ g ggf grift qimr f  1 3 grft? 
grt gr fgft gf |  gf grifg gr kgg fr gff grTfag Tf f gr fgfgwf it 
gif grTfag t|  f  gfagr grt gf %g g grfgg f  1 f % firm g gg f  
mr f  tr̂ m-g fargr 1 1 gg gr mT g mr grTgr mim g far gg gr farft 
ftw g ?g gr fggFF fgggg gft gf 1 gg g grtf ffar mm |, fk  ftf 
ITT mm f 1 ffgrg ?g ffargT ?g ggfag f  ftm fâ guft gff gr̂ gf gifag, 
gi gfgg fgqgff grig gg g^r gffgrr gfr 1 1 (gft) ggrrfg gifag, g gf 
grr tit gr far gT-gTgrrff %gTgg TFTTg gfr gr̂ Tg gr fagr ^  gig % grgrgrr 
ggrgr gr ggrgr |far 1957-58 g 1 9 6 2 - 6 3 ggrgTfrfgfg grgfarg g
igrTf ttt gf fart( gift gig gffg grf g?rg f  fan? ft ggg ^gf g fr grf gi 
4 6 ,4 6 , 7 5 3  ggtf gf ftr grgrf gft TTfar 88,47,202 wt gt 1 fgggg 
ggr ft gggr ŵgr̂ r it ggrgT |  gi 46  tiw f  ijgggf g 31,37,793 ggi? 
g ggf f  1 fft gTi tt grf f  wsx 88,47,202 f  ggrref g 50,37,065
ggi( % gf g 1 ?g frTi 1 96 3 - 6 4  gr ft iwrg 3ggrr ggrrr grgi
gift grgfarg gn ggr gr 1 igrfT ttt gg ggin gfr gr 1 gi igrT ggr % gft 
gp?5 grfir g grgT 1 1 gi ggg igrfr ifg fgfg î rffar grgfarg ggr |  grfar 
ggg f  glrg grefgfr gft g?gr fgrr gf ftT gi ftg ggg ft g^m grT 
gf 1 gg 1 9 6 3 - 6 4  gr g?gT ft gggr gtr ft ggg g fegr grgT gT 
gi 8,82,033 gi fargg % 6,39,026 ggrr fag; gr g f f  ftT iff gTi g 
20,87,170 ggt( gr# gfr ggg g fatr grg g fggg % 19,32,814 rm 
fair 3rr f  1 fgTgg grfig, gg mg gft ĝr g gi mgrf ĝfagr ^r farg 
rnfar mg gft mrT gf far gg iggt gfr Tgg gn fagrg fargrg |  ft gg f
fgtT rrrggt ftr gr ĝr gT-gTgrtrt %grgg itgt mfig 1 #Tt gi ĝfarg
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D'ftTcr 77ft7 faf]

^R7t | 3Tfa fa37T 373T ff?f3FF7 T7 37777 f3 77 STfaTfal 77 733 

^  fattr f  Tff | 33 TFT 77T3T % 77T3T 7FT77T 3317T 3T 37F I ^3 #  73T7F, 
*T7TTf3 3fT33, 7T7 TFT TTHFR̂T if 333 ^  3*37 TlffTTT 7# fRT 7 f3737 773F Tlr.TT 

I  %  T ff#  ttt  rtrt T f a r r  #  7 3 7  f a r  #  7 R 7  sfts  «s>7 3 fa f  #  fTq 

*#7 3 f3~f #  fa^ # t 737  7<tf * ti «ft 7 f 12  w><rs w ?  #  3 7 m «ff 1 3 3 3

T R  r̂rRT RFT 3  777 3 f 3fT33T 3FF 733 7?T77 60 TFTFf T^TO 7 R  
RT? 77 ft i l l  3t I #77? T R  3F3F ĉ fFT TF TTR^ 7 f 79 7F7fa 77^ «ft
*#7 73 ^3 3T3 TFT 7T7T | fa =#ft 7 R  3T3T 3R7T TF 737 7f 737
*#7 3T T3T3T fTTT I 37 #3T fa 77 TFTFf 33 fa*?, R  % fag 3737 | 

%  f7T7 ^ 3  3T77 7 f7 777- 7317T7 7 3773# f  f  | TFf 7f fafaf 7# 7RT
#7 77 37F7 |, =7Tf 33 3  gfrqr fafaf 7ff 477 #7 47 7377 | 377

Tff 73T 7  3F7 37337 f f  | 5TF7 sfR 7T 47F37 ft 333F | I 777 77- 

777r7F %3777 fTTT 3> 3fR 7# 37TCT fT7F I

Trf 7F R T  7  flP F faTT fa  f 3  3 7 f  % 7 3  7FF3 TFT 7T fa^ faT F  | ,  7 f

^FTT f t  3TF3T |  I 7  3 I7 7 F  g f a  ^37F TgF TFT7 ft , 7 7 7  3F>f 7  TFtf 
7F37F € 7T fa 7t TF7 3TF3 f  I 3 f  3F‘R  <Rft 3T3 7 f t  7T 7 7 J 7 fa 3  f t  I 7 f  
7T 7 T 7 7 fa 7  37F  f t  3 7 7 7  |  7 3  # 3 # 3 R 7  33# 3>TT 7# fT T T T ltt 7 7  777  
7 |3  3F7F f t  I 7 f a 7  faTTT 73F ^ 3  7 7 3  T' fTfa faTT 7T7T |  3 3  % fa 7 7
7F 7f 3FF ^ f 7 7  3 t 7  3 7 ^ 7 t f7 3 7 t  |  ? 3  7T3 7 7  3RT7TF %7 # fa tj 7  3TT

4F 7T7F 3 3 7  #  7 ^ 7 7  3T ff7T 7 TFt TTTTTTt ^  fat? 77T7T TTfTF f  f a  TTTFt 

^  TFF7 ^  fa tr 1 3 ,7 0 ,4 2 6  7 7 ^  TFt 7 rfa 7 7  7 7  T 77 f7T , 3 3  T 7 174  713-
r77t TFt 73,012 3TTT ^  3373  3t 7 |  I ?3t 7 7 f It 3 3  ^  T73 ^  fa^
49,46,199 W F f̂t ^fF33 TFT 33 37r7 |7T 3>7 888 TTTfaTT 77 5,75,077 

77^ TFt 3373 fa3t I f3t 37f % 7 7 f 77 7FT3 777 7TT I f  3> 3T7 T»t
T3T 377T fa f3  777 % 7R7 3> TT7 3TTt TFTfaT T?t 7 ^ 3  fTT T f
14,38,528 77C( TFt T?fa3 TFT 7T 3>7 33 77 T77 TF73 3T3 640 TTTfaTf TFt 

3,20,142 77tF 37?7F 77 ^FT3 7 fa# I ?3t 37f % #t7 7t |3^ 3 R  
t  faFT TFt 3T33 3fa| 77 7t3 7^37 f  I ^7 ft 7T7 TFT ?3 3T3 TFt TTTTFTTt

fa#7t fa fa33T 73T f7  TF> TfT fF f73T | 333 f7  3 3t# 77R TTTTt

^ t 7 R  T t 11 37T7f3 3ffar, 7T7 T# 7T3T # 7 f3  3 R R  7 7t3t #t T?t 
1TF 373t 3t TFt737 fT33 3 3T73 737T 3Tf3T | I 33 7 T^fH  TFfT 71 :

‘Khadi is the only true economic proposition in terms of the millions 
of villagers until such time, if ever, when a better system of supplying work 
and adequate wages for every able-bodied person above the age of sixteen, 
male or female, is found in his field, cottage or even factory in every one of 
the villages in India; or till sufficient cities are built up to displace the villages 
so as to give the villagers the necessary comforts and amenities that a well 
regulated life demands and is entitled to .9
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(fp  p p p  p t p t p  ’it t  fpf p Vtt p  pss Pft Pt fp fcft?T p p p  t t  T T if  pff
ten)

PTptftp PPTP TU R ? ’ITT fpf pftT Pt, ^  P PTTP Spn f̂t PPTt 
PTfp f  PP P I(P ft fafpp PTPT PT|fPT f*F TiTpfppp Tiff Pi# eft TTtpf 
Tit ffTfpp f  I #fpP PPTPTPf ’ftftrf #  fa *  ^  f  eft
P?f fP fpp Pt enfr PTPT PlffiT | p PTPPT f  fP?P fpp # fpPTP PP 
PP1P Ptf PSP pff f  I

Pft PP PIPTT Ttft PFP eft PRTP PtP ^P fa  Pffp STPT PTP #t 
PIPP PT piprp #, fp  fppfpp p P^[ PTPTPP PTPTTP P % P T fpPI I

ernr p  it t t , ppiqfp Pftpp, p  p p  p't pip fppipr T i p  ^  ^  t ? ptpt

ffTPPT Pf f  fppffp PPTP PT PPT 3IPT fpPT I Pfep 5TPT PIP T O  PT 

PIP ptf f j f  PP PP #tp PPT p  PPTP Tf 1 ^  P l^dH lfi PPTpPt P 
prpT p( p? pfsft P>P PPT p  p*pT Tf #ft: PP<t PtP PPT P ’ft PTPT 

Tf I Pf PJP PPTPPt p  ?ft T f , PPfTP P^TP PT PIP fT  PTf % 3 T̂T
fp p if  i ??r t t ? % sft apfpp p  p^prp p pff p t  sm sp

fTTPTP PTP f , eft fp PPPTP p't cpR ft PP, PPTPfp PftpP, 4' PP P fpir 
PTT *T PtTPPP PTf'PT I

PP P Pt-P^P P fP  PTf % PfPI PTPt Pff êft I P PPPPT ff fp
eft 5TffT PPPPP Pt 'eqTT ft Pf "ft ~p p  PH^ST P f  T RP pf P K T p
p5p ft 5TftT P Tf PlfftT I

3TP2R ftft =P=T P<R  fPTf ffrT P -ft Tf f  I PP <TT fpft RTp pf 
ftprfETPft Pff PTTt PlffR f t  Wffp Pf ? P  fTPP P PTPT fP  Pipf ^ T 
PPT Pff I  PPP I fpp Ptfff p pp p  %PTP PTP Pt f  P>T fP  g- 
PPIP PftPt f  P f t  PP p  %PTP Pf PTP PPtPT f  fp p?ff^ 

fTPP P fprpprpp pr PTPTPP ftp PT ftPPtP fpPt ptT PIP % PTPPT
Pt?Tt fp PP ?tTT Pf Pit ^7f psff .pt ?np ftftffjp  % ^PTPP PT " |

p N ft PP TIP  : PPTPP P lffP , pTT t(P  p r ft  SPT^PI PT p?p |  | q-f
PIT P ptTTt P lffP  P PfT f  fp  p t  pptfp#  P  P f PPPP ^# ppp p f  p  
p fffp  P f 3TPTT P tft P?p p T.'r .r p if^ p  f  fTTP f  ?P t fptT ^  ^  ^

fg-prp PTP P ff f  I f P I Pi?r q-|f |  | q-f 5ft PIP P ft t , p^t P ft  |  ,

«ft ppnfp : t5tffp f p p i p  pt  i (Please leave this m a tte r.)
pfaft PP TIP : [* * * * * *

* * * *  * * * *
•Jl *1* a* * * * *
* * *1

Thb P unjab Kh vdi and Village Industries Board (Amendment) (16)12 /
Bill, 1964

*Note—Expunged as ordered by the Chair
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sft ^  «mfe qtor tor 11 *nr
% art u §̂5 *T̂ f i sfV hptu ^ hth «p qr̂ rer u
at fa? ^  hut # qfato iw  shut £ i (This is no point of
personal explanation. He did not say any thing about 
you. Whatever has been said in relation to Dr. Gopi 
Chand Bhargava stands expunged.)

opHts uns feui t o  (nut, mho hIo ) : drafts Hto, rr feH fes ui 
feau sas t o  ysr ufew nr i feu feus* fes »fo ut§h feu na ufeH t
fen Ufos* HdoCd U S1 feof tffel cfeT fgpuT | y^T jjgjni

fe feusf wst uaalaTS h! fen ust feHHUHU t o  waal&'H fSHefe' few i
tPlvJU 5  fe  Hdot'd tU U  U fW  S  UH UaS ^H § W  f s *  t f e w

tST HUMS’ SUS t o  feu ofUH u fw  1 H HM ŝ 3Utt SU5 MTUSt t o
feU  fe®  fe » ffe w  t o  ^  §H 3 1 W 5  feH t t  f  HUtft t ,  UMUHS US’ 

f e w  tPU1 3* fedo1 ddld1 Adi" Ht U S 7 I RUoFU t  feu fett feH dd1 f e w

t  to  to  suf yah
t o  gas t  ufe feu uuu utow  (hto  ftow  afelw 1 uto atoa 

frfui t  h u w  ato uW feyato ferro feat at 1 to s  §u feu aiHsrfeu 
US ait US fo feu §H ts  Ul»P afer UA iTUfu fUM3lto t  fes’usfew 
U U t Fft I us fuUH3TS W FU  t  I US fdUHd'A feu HUH JUUlWUU^ ubtft 
fife* US I feu y t  MfeHUMTUTB dlw ffejf us >tf3 uu v t  shF orfu% u fe 
t o  U T H H S c P f t U U U l U f e o r  HUUU s u ayt tost t  fet 
a s  3+ ir usut ht fe fen wfuato t  urpt feu fn a* usa* ^  art Si 
feu 3* naf t o  & uit tuiu uas to l ais t 1 utpu feu feH aa* tto 
t o a  u T U H u s f u u r t t H U ' a f u H s u u r  s u f  ? t o  f e t o  f eu ^ t ,  u u  

fe trsN p  y f arlut us, §u f  fu su M to >to sua uh fut us 1 
uh, m s  feu fto  ul s #  t o  *ru feus su fu uHuaqttousf^ §
ddHTfe>HT rPUT 0 I MTUHUU ut l)P5 Fpfew t  FTUHS 11 H1 31 HUoPU S
feu u to  fefeu fes h* Har uu^ §h to fe  § fys>u t o  t  feust ufe 
McTSH t o  M  t  I

feof suu 31 3#  ufut u fe wfe sap | t o  w  au utm§ feH 
3^ t ’ uuua tou  usr uu tn, xph feH to t  ss5 t o  t o  t  
f^toissfeu utPuafwssvRjt tHanfeu'd as1, at uifeaitouna uyi 
s»s* Hfeap fs 1 ©of 3* Hfddifel t o  ua omst dl suf yate Hut w t o  
^  ^ oft yu to t, feu ul yate uto w u’ua 11 feu feat su 
t o  ipf1̂  us, feu ^  feH t o  t o t  usfefto f  t o  ^
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gr vfrf^ ut 3 # ! fejj* St U95H) 3* dHMftfHU U333 tt UU f2U 935 
fgof »r^Hl § fe33t 3SfcTU t  f  SoF t  frlU f t  fe r ut U3, fe^i UUtfebT 

feu SFfeH 3 #  UST |
f* * * * Hi Hi Hi Hi

* * * Hi ' Hi Hi Hi *

* * * * Hi Hi Hi Hi Hi

* * * * * Hi Hi Hi
❖ * * * Hi * Hi Hi

* * * * Hi Hi Hi Hi Hi
* * * Hi Hi * *1 UTH 9t 9c?3 ft

fa HUcPU bffau is  t  TO3 5F33 3 3TfilH <§ S t »H§ Bo(i fag USSR US
S 25

j r  9 u  i fen  f a s  §  i m  s u f  eras1 u fa fe 1 i h u w  3  fen  §  f e e s u 1 sra 

^ s 1 y u f e r  t  i

9S9 H it ( i t  9 9  fa99) : TTTTT 9rff9, 9f ^  99T f99 9T f99 9T
f^ ir  fTtm i t  9=$t99f 9ff 9$9t 9rff9 «f, 999  i t  ?9 i  hf^ t 9 99fK  

P  99 9 93i 9T99T i t T 999 99919 T f  99 f  9199T 9>ft 9=9 i t  9 

99 9, 99 59 9f 9f9 99 | I f9  f99 9 9FR9 9fff9 i t  9T9t i t 7: f9?99 
?=9T9t9 419 99 94999 f9949 499 99 T99T fT9f f  I 9 9999f f  f«F f9  

99 9 9  i t  9ft 499f 9fff9 Pp 99f9 9 9T9J9 9rff9 T K T  9TT 9T 
9Tf#9r9?t 9TfT f  (e n f w )  I 9f 9 fe i 9Tf99r99t 9Tf9 9 9feT 99T9 

9 999999= 91919 i  9t 9=99T9T f  | (9Tf99T) 9TT 99 i t  99T9f i t  99T9

% 9t it9 9  9T 9t 99T 9ft 99RT I =3=ft9 9t9fa i f  i t f  9f f4=9t
9 m ix  f|  9ft f  I

9f 9?f 9t4T-9l9T 99P9 f  I 99 999 99= 99T9 9 9I9t 919 99 99999. 
f9f9=F9T ?=9T9 g'9T 9TT9T 9f I 99 9 9>ft 9t 999'Ht i t  9 f f  I 9f 9f 
f9f f9f9*9T ?=9T9 i f  999= 99 9>9 99 99799 9T9-9Tf999 ft9f 9tT 99 999 
W9 f99 i  9fT4 f 9  9 EfnjT faqr f  f% 99 99 f99ff9 9T. 9i9T 9=9 i t  

i t  T T9 f  I 99 f99 i t  9914139 99r f  ? 99 9*9=9 9 9f9 995 991 
99f 1̂ t i i t  9 9>'99T9 99 9T9 99999, f%9t 9 TfT %  9i9T 9T99t 9999~tt9 9fT 
9f f  I fT9tfi 9f 9rft 999 999 f  I 9 ft -9 ft 99 9T9T 9T9  99 f , 28 

949 i t  999 fPfHT 9 K t f9?99 f=9?9t9 9 ^ 9 9  9 9tft *9f9

i  9199 i t  9999 9 T i fiqT f9 9  9  9f  ff9T99 i t  f9  91T 9 lif  i  
^999 9T9T it#  i  99999 9R-9rfi?19 9K9t 99T9 9 R  1 f9  i  9T9 ft

*Note. Expunged as ordered by the Chair.



[ w  qqt]
gjsT T <?q qiqq fqq qqr qT qqf % ?q qrf̂ q T7 ZTPT qt pqq 
sm ut i s q t  ^  ’J'^rrfqq q q rq  q  ^  g r f r  ^  r r t  =qqqfc q R q t |  s rk  q f

f^r qq fqqT 1 1 ?q tt qttt gt7 qx t q 7 qq qrqfqq qrrt qT pqqr 
«rr fqq qt zrm qr-rq qt srqq qr t|  f  i

4  %% sff'T qqrqr q qfqr jqr «rt?r m  m i qqqr Pq q«t qqqf q 
qqRTfq fqqf qr qqrq qsrqr, qt «nq t q |f f qt qqf % gq snfqqq 
qfr qr 7ft £ i qqq 5rrr qrpt fqqqqt at qnr qt qqT qqqr % qpfr 
«rW qqr qrq qTqr f1  qq74q qrPfq, ?q *rnfr qr q?r qTTgr F̂g-frq f1  
5rPT qr qrqq |  % stqqf ^ qqrq ^ 5ffrT ^ cftqq ftqrqsf qfr 
•̂̂ rf̂ nrt fqq qTf % qrct qf i qrtt qt qqjfe # ftrrrt fq srr#r f?57#t 

qjt arq art 7re qr q̂iq feqrqr i qqrq qf |  Pq qq q qqfr f?q?£t qt 
fTT̂ r ^  ^rq qq qr qeqq qq‘f § ? f  q qft qqpqqq qf f  Fq cqfqq 
qrfwq qr ftq-q q qarpqq gt-Rf sft7 qtgt c^q q rntf aq 11 fjnr 
fqpqqq qq qq?r qrffq qrqt 11 rrt qq qqqT ( ^r qq q fqgqt qqq-. 
3qqq faw  f , TŴ qp? ?rh: fqqrq qrnr q-q Tgr f  q>T fq qir q 
qtqql c#q qf ^rqq qq ?f>q q>fr cqq q- q̂ rrq q[ p- fq q fqqqr ?o t  
q̂ qq qr ? :|| qqq qr zw^r qqrq <=f:q-|- q- fq^r q qft q̂ r f'fqr i 
?q qq?q qrr %qteqrq q 14.67 fqfqqq f^^qq *mq qq 7ft f, 2.2 
qr^q q r q  q f q t  q q ^ tr  1964  ^  v^j  qr  1 d f a r t  ^qq %

^Tqq qq- 17 fqfqqq f̂ qq̂ q qcjr ^qfqjt qqt qiqqt q\7  qjq 2 .27  qrqc\
^  1 rqq q qq qq fq q qfq qq qrqqr qq qr fqrqr

ftt q qrqq? 11.000 fqpqqq qrl̂ q q> qq^q ftqt qrqt fqqqt qrqqt
qq^q ftqt qq ^ 66 fqfqqq qrfq qtqqt 7f qrqqtqtqqf qqfrqrqt
qrqqq q fq^q qrqr qqr |  1 qrqr q̂q q qq>7 qq qq 6,600 fqFqqq
qq qret qqr q^q qqf qt -̂+ff ^̂ r̂ 1 1

qft qff qqq ?q q) ^ 5  sg q qr qt qqqq ?tqq qiq
’t'Tqr̂ q ^qqtroq fqqq qr f ^ -  ^ ir̂ r qRiqr |  fq qt qrqot fq
16 qq qqqr qrfftJ 1 qpqq Pqq qrf % qrqqqq qf 7ft z  qrq

pqpq?q qftr 35'qr q qrqr qr 7fr |  qt f 7 qq7q q fqrqr ft Tfr f  1 
16  ̂qq qq?! qt qqrcj 20 qq qqqr q7 qpTTT q7qTT ftqr 1 fqTq zzj 

m it qt7 fqqqq ^qfrq qt# q P7qq qt f  q'>7 qqqr qq qfq? f  Pq f?r|-  
?qiq qt qt qTq qt7 qqtqqq7 q f^ q  |  qt qt qqft qrq fqqqr f  qq q 
fpTq q 6 o q75qr qq qqqr tTsp qpqqt'q Pqt̂  q^7q f  1 qf qi7t  qtq 

^  tHT ? qt7 Pqqqq f-qq#tq qt# q  ?T7 T i ?q Pqq q q§
^ f’rr qipT i  fq ?q qrqt qtTfqqqq ??qqfPq qtr q sttt 27 qrq 
srrafqqf qt 7tqt qt7 q iq  |q  qt 7 f | '  i qq fqi? qn: ffJgTqrq q
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q w faq ; qqqtfaqf q?r srr Tft f  i ?q q fqq q nr 
p q q jq q q  ?=ptq q q R  ^  q f  |  fq q  % ftr- §• qnr 100 ^

n̂qqq qqrf qiq i mx rtf ^  q> f t̂ ^ ft % ^  qtTqqrt
q g-JTRT RRT FF ft q*FWrcrqq |vjr x()~ ^Fftfl

’H I'JT fqR 'tTTTT’T qqTq qTFT f fqr ?q qFF F>"t q̂ FFp; spr 
^T q f r  qY STfS'FF f t  3TKft |  | 5ffr ■%$ RTcT F§t q^vg- => 5^  f  ftp 

T̂TT qt€ =57 FFRl T̂ 'RFFT cP.FFit qp qpn | %|\3r % Ff F'FJ Riq
Ff f̂ rq %% faq F>t FP?PF «ft I ^  FT W^X FF-FFrTqqj sfft FqR'i FFF

^  ftpr fq g q q  sp q ?ftq  SIR ?qFT3fe FTP c#  FR F f f  | F? FT' q

qqF ĉrrPTTr F̂ fqqq F?t fpffj f>> ^  ft fft qqqr f !%- faqqt qqFFitq
FFfFFq F̂ T I  fqq ^ for ^  FFFFT RTT̂r F? Ŵ X FFq f|ft FPRI f  I 

1 FPfrf 7 0 ftff RKJft qtqff ĉrr?r ̂  ffft ff; ffr ft ffttf; qift'q qtT qtqt ffr 
*P 2 FRt? 30 3W STRfajff FTt FFq q|qt t  I ?Pt ePCf RT5TT?t
 ̂fpTfT̂T *t 7ft STRICT |  fa> cft̂ iTt PTT<T t̂ Rtqt FTR FF7 FfFF 2 64 qp=T #qqFF 

*? n̂rr-rft xftx ?q FIT ffqiq % FFT FW |  ffT 1970-71 % ?f<R a;qqrc %q FT 
*rt SfKTm qqTqt qqi I 33* q 4 P̂Tf 21 T̂Fjf ?̂ T 44 f¥TT RT̂ f̂ t =Ft f*T P̂T
jr|̂ rrmxpr̂  tr 1 q-ft qff, 1970-71  ̂^ x  ?r  ??r w>ff qtr 4̂  v* ?mr 

Wt¥  ̂ 3fcT fê TH 5TT 7| | ‘ 1
(ShriRam Saran Chand Mittal, a Member o f Panel of 

Chairmen in the Chair.)
-ft if qf 5#  TfT «rr % ^ t  ^  ffsrspjta sfti v* ?tK<m

^  TTifp fT'TTE'F? 1H  c# qiT TfT f  q tT  sfiRFff % ^ t  ^ f^ q rT  ft^ p ft

t  »
5fft gqr %*< a  ^q r̂riTH'j W>1 PtRT̂T f  trqr RKRT spT ^ff PTP?TT

mqfaqT qq r̂t?t f 1 q; qlT q̂ nq  ̂ vft tRiTf ?nqfqqt 
q?r PfqTFr |  qtt ttrftr; ^  rt x£ |  1 ^  27 fttr snqfwfqit
1970-71 # mfeT: qTq̂ ntf fw  5fT TfT f I %\X 3̂̂  ?̂FqTqfiq

srrtq- ? ^q f, qnq q,-FT qTFT I f'FT gift Wt£ $ %$
qfr f̂ pR̂ Rt €r |  fqr Rt«fr prrq ^ rft g-qr pjrqqT qi# %\x fR'̂ n̂r qqf 

 ̂ fFR q̂ TT: fW S# q-R q̂T? cpq |qT I SFTT q\q qf qff W
q fpprrqq'̂  qf, qqr qrq qf q#f rfft |‘ fqqq ̂ jqqftq^t qtT qjq ^
qgtq qRT *p> qRqfr fqq qtr qq ̂  q<tq sfk q#t qpfi qft rtqqrT fq# *ftx 'vzxo ^
qtq qtq7 q^qqq qfr, qn q̂rrr qfqqq qp̂ qf qfr qqq |, qqrfqqq qt qpr 
eft q q q  qpr f  i qqq rtf qq qr?q f  fq? qfpff qttTRrqR fqq, q R  tW f 

fqq qn̂ T xi*xi qpq fqfq;q gfqr ft qlT %*\ ^ qrq ftf qqqq ?;qq qq̂ fr 
qqr 3fpr qt ?q eRf  ̂ fqm qft TT*r %qr Rrffq; i
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w r cn rt ^  m<* * * * * . ^  ^  * T ff
?7 frro  7 t r H  f7  7 serft tft t i t  ** ^  ^  t  f r  ft* * r 

7 H -irsfer?r ft i € t v s  w  ^  ^  ^  ^  ^
7 gi *r srr 771 ?

Mr. Chairman : It is no point of order.

W T 7 R t : 77T77 7 % ,  ^  ^  ^  ^ T I  ^
ff^irr tiitt  t t t  f777 R^r^nr Tt# 7t t t t ; tr 7 ^  t T7t t  28 7 7 7 , 196^ 
7t 7ift gsrr t t  iftr 7 7  7 7K 77 7 f77 % t7t?t ^  7f 7i i ?7 I t it t t  ^  
qpq xrsp rrr??r t i t  ?ft ĉrnrr 7i f7 t r t t t  7t TR-TTHirrq 7T #t i  Tifg1!  

srrfip^r *7t7 7~t i* S m $  f^rr ^r 77 i ™  ^  fcra* f* ^  * F *  

f  7 k  717 7 k i  t r  v s ^ i  7  t  t t  ^ T ^  ^  1 1  ( % ? )

7 3 $ t t t  T k k t ^ t R  %  *ft 7 ^  ^  ̂ i ^  ^  ^  ^
gpg;n ^rrpr fj ?ftr 7T7t 77t ^  ^  ̂ Tf^rr f> i f7fiT,
q 0 71 o, 7 ^ ,  * i m ,  7T5T t R  *WW f t  t t r  srai 7 T t i  3
% P R 7  7 T 7 -7 7 t7 7  f  7 k  ^ 7  7177t t  ^  ^  ^  7  f7S7I7 1 1  Tgl
qq qq =77T77 7 1 %  7T f%7T f77T 771 I 7g 71 717 717 % Tgf

30, 40 717 It 71! I f  I  * *  * * *  ^  ^  ^  ^  * * * & *

% 777 t  > F g H  7T7f77Tf 7TT T&  f77T7 7177 ^  | (SRTTT) \%^ 717T
7 7 R  7f70;7\T 77T7 7  f77 ^  ^ T ^  77lf?%  f77T 7T

I  3ft 5* 7R 7T7 7t 77f777 77T, 7T7 f777 ^ ^ 7  7T cTO7T 771,
?BT7T7TO' T W 'T fr 7 7 f  7  77T0[7T I 1 7  f7?T7 % z(̂  7T7T |  5f\T

5TCH 7T ^ f t  7 7 f ^  % W  7> 777T 7 \f? 7  7 \t  5 3  q r  f w  7 T f«RfV

^  ^  ^  771 77T T T f^  I 7  ^ 7  7 ^ 1  7 7 7  7 5 T7 T |

f7 7  7 7  7 f  # 7 7 7  7 W  > 7 %  » 7T?5 1  ^T  f t  7f  7
77T 7T17T1 77 771 7 7 7 t7 7 7 ^7 T 7717 7 71771 7^ | I T iff 7
I717t 7  717 7 7717 7t ‘3-7f7 7 ^7  ^ T lfe  717 ^  f7711 I 17 f ^

7  ^ q r  f7 ^7 f77 71 17717 H7 % 7*15 ^  1 ( ^ ’T0
7>lft 77 TT7 : 7 71 7^t W7 7 ITT 7 W T g f7 7^T 7RT 7 1 %

q ^ T | fqr q? f77 *tT 71^71 7f7T 7T7T 7T7T 7177T % 7ft T77T7TTT
^ -----------  spy qf f 7 f77 7g 717 gtTT ft 771 |  1 7 7t T f l 7fTT
1.00 P.m. 71 7 ^  7t 7f 77 77 77 77TT 7711 % 777 % r  % q

77, 7 ft 7T7t771 % 7 1

Mr. Chairman: Question is—

That the Punjab Khadi and Village Industries Board (Amendment) Bill, 
as reported by the Regional Committees, be taken into consideration.
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After ascertaining the votes of the Members by voices, Mr. 
Chairman said “ I think Ayes have it"  . This opinion was 
challenged and division was claimed. Mr. Chairman after 
calling upon those Members who were for “ Aye" and those 
who were for “ No" respectively to rise in their places and on 
a count having been taken, declared that the motion was carried.
A y e s : 35.

The Punjab Khadi and Village Industries Board (Amendment) (16)133
Bill, 1964

Noes : 16.

The motion was declared carried.

fHui ■, w x  £  w M j  rre i j s r a  $

Hjrfsn? wv grPHt, feH oft i

TTftTK STVT5I : tfsrfiRPT tff q ff f  fo  oft =#5T f t  |
% ’jc r r f^  shy jfff 11 ^  tfr «p>f f«n=r m  RftiR f w

eft 5 hr?? ?Tfr f<?r fftr «f^ft i ?*r mx r m x  ^rmr *rRr
^rf eft m  war f  i t̂fsq- ^  ^ ijerrf̂ r ft f>rt i

«ft WTTTftr : STIT 94, 'TT* 3 *fft cfTf
Sr i£ t ' *rf t  •

Shri Balraniji DassTandon: Mr. Chairm an, sub-rule (3) of Rule 94, 
reads—

“If the opinion of the Speaker as to the decision of a question is challenged, 
he may, if he thinks that the division is unnecessarily claimed ask the 
members who are for “Aye” and those for “No”, respectively, to rise in their 
places and on a count being taken, he may declare the determination of the 
Assembly, In such a case, the names of the voters shall not be recorded”.

Then, Sir, sub-rule (4) of this Rule reads—

“(a) If the opinion of the Speaker as to the decision of a question is 
challenged and he does not adopt the course provided for in sub-rule (3)
be shall order a “Division” to be held.

tfs * * Si St

£  * St «

Mr. Chairman, I draw your attention to this provision.

Mr. Chairman: This course :s to be followed if the course provided 
for in sub-rule (3) is not adopted. But I have adopted the course as provided 
in sub-rule (3).

Now the House will take up the Bill clause by clause.



C lause 2

s ra  w i f e  3_h ^  (frro^t H iifeu  FFfeu, fe u  fa u g t  fe n  3  fen  w
« 3 F §  fe ft  UcFTO OT55 ?>uF U ^  UFjlUT fe u  3 * feof UTOHl U t FF?*y ^  fof 
>HHT d'otl U* fe M3i ?> PrldS1 Ub|UH<5 UU Gu 'A'A-̂ 'fefhl'KB 5% I fe«3 bttfte 
o f h t o  JF feg &  o M  rft fe  u  fe n  h t o u i S ? 3 i  h ? 1 Ert3) & t f  § u  fe u  u » u f  
T O  fe f a  H? ?  35 feTO ^  3 3* §?F 7> UTjlU1 3 H3U
utifetcfi?  HTOU f a t 1 TO  fe3T  r F F  5  % fe u 1 tF%, feH  W TO HTO
MTOUTO § feos'fedot̂  dd13 *(ti ?F Ulfe*HT tFU I ftlOa 3d1 QUd TO d'ctloft 
VFTO §  TO ufe4 feU U l HU5FU U% fe u  u fe t* TO fe  fef^ fe $  g fe § . 
d 3h<5 TOf fk s t , U25 9ud <5* PtiG..............

sft TOFffe : WT *5TTFr % UUTf̂ F $ sffe I (The
hon. Member should please be relevant to the clause 
under discussion.)

arg >nute orvFU : h1 §h t  ffG ^  uh h »rau TOfeut rftfe btrom — “ "*
T̂orel feu HH5§ TO fe §H £ TO) ^  ul ftfUHH offet & btf feH ^ 

feaH * feu f $  §  TOTO 5  3* fen 3  8U) TO) MSfU^r # 3  TO1 UHffet
t \  H  HU5FU »F T O  IFH4 TJUf U) u 4 u )  3* H lft 3 3 V U  feu*10 UU§ TOcf TO  

WS TO  feH  33* TOf U ^  U fe fe r  fHH  3 3 * fe  feoT 3TS3 ttPrlHSHA 
febF o( odd' tF feU1 $ 1
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f t  WTO ora* fe «UU # W  ?> TOfe 3I3fe *5oF UT srfeur o!TO 3  

$  §rF3 fe3T 3  I TO133 ttf f  3* 3t5T tF$TO 3* b*3T WZ  U) TOl* 
f3HH, HUU'd T O W  frN U3* £  3* afe»F Ufe»F 5, FF3 UHt % 20—25 
U1TO % ofefe oF)), ofUgr UT?5 p U  »Hf UUt oFUW 7? fHHU ofcfe
ura4 iura u ufe to i §<f }̂>nt tRjtshjF t  gu gfsuT, rraip fe^ feu »fe 
^fs»F §  fefe ufa§ TO I feu T O 5 f a  fTOTUTO t W u t l f e ^ l  t  fea«rfH»F 
5 l 5  feSUH 3STO TO fe3T 5  |

«?> HHFTfe : WW ^ft ^  VTF H *F|HT t ,  4HT¥ 2 FT I
(At this stage the hon. Member should confine himself to clause 2 only.)

a »|  w r t3 ? h >u  : fe n  t a w f a u Tu f ; fe u  fe s fe w  fl f e :

“ the fohowing new clause shall be inserted, namely—

“(vii) ‘member* or Member of the Board' Include* ‘Chairman* or ‘Chairman 
of the Board', ‘rMpeetirafr".



iWEf feU HUoPU UHtff S # ,  TPS4 HfoHUUt 5T3H UU7ff fft, §H  # H  UFt 

tl|U  US) Ht I fecV 7j W f e r  ^  fsjf fHtft 3JH UHU, UTH HB ufo* ^U<5T 
StoT <5Uf | [ * " * * * * * * ,
* * * * * * * * *

* * * * * j

Mr. Chairman: Question is—

That Clause 2 stand part of the Bill.

The motion was carried.

Clause 3
*

swtmsft sro t*5»r (swcrar -j#) : 3 m  i ,  ^  urft
*rrm f  1 sq  q ?t q i u f - -

“(1) thc Chairman shall be a non-official member appointed by the Government; 
and

(2) in sub-section (2) after the words ‘such allowance’ the words ‘and the 
Chairman shall be paid such honorarium and allowances* shah be 
inserted.”

^  qfir f m  ^  s f r  irerferc; sfM - q r#  q « p p r q  ^  | ,

^T T IR  Urff^-, U' 3 ?  ft ^fcTT g %  qfai fq fq q jr  qpfqq j q  q g q  

#  m , i u f f f  #  f  %  f r ^ n x  r p Ct ^ q f q q j q  rp rfaq n T  ^  ^  q R  

rCrf q k  i f # w  nr? 4trt qrqfr |  %qrq-qtfT*rq w f f  ?q xr
qq I Uffpr, tJV qR-qqforq sn^ft ^ %T 3T- qTq STT3T

q'Ttqq q ?rrf |3f«f ft: r r <r  qrax#rkr qq  ̂ ,

q 'R R U  UilR, U ffRTTT 4f •Ttfeu if qq  q R  q rq j qi^UT q ' fqr q q r  

4T URR ftR ftRT WT ft- ?R7T RRRq qkfrqq qr qqT qfoq 
?ff ffRTftR if *RX k f f  Rl R ^  ^  fsp qrqtfjqi- qqTT !fq $ q  if

sprur l  ftR r x  vt T^tf , uq*fqTT^;qFfq'yoCr0q'y0
U f R R  f f tR S ^ R  'R  t» %ft tX  'TffH'qrif ? q  q f  q ^ q  |- fq  qf qq-qr 

R T ?  f  q r  t  I l l o  qo  ifro q IT* %<ETfTq =|fV |  %  ? q- ^  ^  ^  ^  f^pr 

TiifT «pqfr f^ u rf  ^ 'TJTT ^  ^  qqf q>qT
^ P f r  | ( q j f )  I

Thb Punjab Khadi and Village Industries Board (Amendment) (16)135
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*No(e — Expunged a* ordered by the Chair.



[at «ta<m*ft ma asa]
aaaaa a JtPTfS a artaTfatt WT wfaat at at 3 aftt t  ^ X  ft

af i fa aaf % a tat araar star aft i aft aar aaaaa an aram
|  aa art afaana a ara farm aftf aa?r aft, na a faq fair faa a f̂ aa |
atanmfa a> araarfant at a as ara aara af wt*r aran ft * * *

*  #  13 *  ' * ' *  * * * * *

*  *  *  *  *  * * *  * *

a eft aaaar f^ far af aaana fa  aaf art arraarft araar ana art ai 
araar *pt atarr am aft |  far qar wra arant ar faq faa fiara a ait |  i 
a ft  eft aa armft aft snrfaa a afaq am fmrr ata sra fma na arm aa 

aramm m ft f  i ana nf nfa farat aren't aft n amt ata fnai 
aTaaram aa qa mn-arataa anann amm | ,  ma n faa naf am f t  
cftsftT m att, tfamnf a f a3[aaa fR t  farm an5T T O  a | f  I 
nansrar f  far fnfrara n fram aft fa  faa ar faata aam mffq i 
sn a  ara ft n ata fnfnma % afar fa fa  am m faat ntamn aren't
aft wart arfar star an % arm an an i

Extension of the S itting

Mr. Chairman .' I think the time of this sitting will have to be 
extended to pass these Bills ?

Voices from the Treasury Benches : Yes, yes.
Voice from the Opposition : No extension.
aqn nmt:—nit at |  far fnrtn qrmfait ^nit a, fan n arntnran a

nnrt̂  at arfnn a, nmnr farm nr far nf ata! fan ara aft faftnn am aria
f  aft: an 'Eat aft art aran a fanm nq % arm |  i fa faq fa w
ma farT | t qaaim ariar arffq i mx fa aat 'aaaf arr w?
r̂qfaira a|f arm at aacr a fa wY aaaaft an aar-r f far af fart

'sawf arr qferaa ari i wa f ax ait naaa |  far irra a?r ari aa ^aa
 ̂ aarfaar %x faaa aft ara ari i aot  ?a a xm ai ̂ aiia aft i ara

aara faaar aaf aar w wfara af ara a at aaa w ara arfararfar
f far fa aaa 'aaaf arr am am ?fama ariaT arffq i

atait ma aaa: ara q arm ara? arti i ata> fafami arffa a
faata qaarcait artir arr farar faar |  ati aatataa ai awara atar I
far fa aa w araaf arr qfaira aft an if f  wfara a aa anar rnfar f
far araa .ma afa a a 'aaa ata>fr| i aft aiaar far m % ara f^
t  faaqrffr ai at anft ati af ataf faa>t e artra aft at arqat’ afara
ara a af fia>r at ara ft am at 1 1 af aaara at ft  ara aa amar arff̂
far arat aaa ■aaaf arqfaara aff fararl afara ara aam ft aaaa a a a ra

____________________  *

♦Note— Expunged as ordered by the Chair.
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M
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Extension of Sitting (16)137

«ror : f f  ‘art ?r  a f i l t e r  d i s c u s s  ?r  '<t f i
tr*T : f t  fqR RPTf ? f  f t  S f f  rr-sp?r tR  ?jff V$T & ?

f  ?T t i f  f R  f  f t  f t  R R  f  w f  I R #  r R f t f  f a f f  ? f ’THT ? ^ t  ^

f t  ffaT I  far ' f i f f t  f  f t f  ?R  i R f R  f t  fT R  t  R ? t  f f C E f  fafa R f?  t ........ .

( f R )  I
R W  spaft: RffaffaR f  f  3[ TTCfT f  f R T  f  f  R  f t  f ?  fT?T f fo o

f t  I
Mr. Chairman : Is it the sense of the House that this sitting be 

extended by half an hour ?
Voices from the Treasury Benches : Yes, yes.
Voices from the Opposition Benches : No, No.
t p r t  s t # ?  sreprer: f f f f f  t r ^ i ^ r f t  EfTR̂ t f  f f  'f if  vff faRi

ir t  f r  tit w  f r f  f t  r r  £f w r  ir t  rt %  r u t  f t  i f  

f K  R l R T f T f f f R  f  R T f  R R  f t # f  f t  R R T I ,  W  f a f  f t f f R  f t  R R f  

f  f f a r  RRRRTR f t  f a f f  i f f  I R f  R iR  fafafa «rfT 1  f t  f'FR ?R Z \

?r 'P f f  f t  t v r t  ffa jfc  srtfr |  R ffa r f f i  f f t  ? f  f a R f f t  h r

3 R f  R 2 RZ H R  m  f t f  H R  I f f  f f tr  $  f R  f  TfT f  far R£ f a f  Hf 

RRRRR f t  HR RR <fR f  I

«ft RRTRff : CT?R f H f ,  f  f R T  f t  fTRR RT R f f  IT  I  I f f t

ftTtr if  RTRRT f T f f t  f  %  R tR  tfarRHRR % i f f  f  |  fT f f t  I
Voices from the Opposition : No, no extension.
Voices from the Treasury Banches: Yes, yes.
R t f f r r f f : e r f f  r  f f  r  f  hk  r  h r  i r r t  |  %r  farq r r t  f ? r  j r r  

rfaR jR  farRT Rran |  i ( r R )  i

Voices from the Opposition : N o, no.
TTfar f t # r  : # R f f  f r f f f ,  ht? f  f v r  |  i

f  ' f f f  ^ft f f f  %UT I  I f f f  giTT f e f t s r f  *Ff|tT ITTf 

f f f  |  f% ITfiRff  ̂ffr f  SfRT f, ? fR % fR *Tf ?ft fttftff 
fRTtf f f t  T fi f f R  I

Minister for Home and Development: Sir, I beg to move—

That the duration of the sitting to-day be extended till the Bill Is paiaed.

Mr. Chairman: Motion moved—

That the duration of the sitting to-day be extended till the Bill is passed.

Mr. Chairman: Question is—

(Noise in the House)

That the duration of sitting to-day be extended till the Bill is passed.
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[Mr Chairman]
(Interruptions and Noise in the House).

After ascertaining the votes of the Members by voices, Mr. Chairman saisd 
“I think the Ayes have it”. This opinion was challanged and division was 
claimed. Mr. Chairman after calling upon those Members who were for 
/•Ayes” and those who were for “Noes” respectively, to rise in their places, 
and on acount having been taken, declared that the motion was carried. 
Ayes: 54 
Noes: 22

The motion was carried. 
snursT: TrffT,

Mr. Chairman: THe motion was to the effect that duration of the
S'tting be extended till the passage of the Bill.

Sardar Ajaib Singh Sandhu: Sir, the motion was that the time be 
extended till the Bill is passed. _______

WALK-OUT
TIfS* TRT5T : TTffT, STT7 fftswt TFT RTgT

Trf t i mi it m ^  mi? to# f  ‘ i (At this stage the
entire Opposition Members present in the House except 
Comrade Jangir Singh Joga staged a walk-out.)
THE PUNJAB KHADI AND~VILLAGE INDUSTRIES 

BOARD (AM ENDMENT) BILL, 1964 (RESUMP
TIO N OF CONSIDERATION)

*T̂ ft ( qfrTmfTOR ) : ^^JTT’TTffT, %1 TOT TO TORTFr |
mqhTOTOr ̂  tot# # sfr %i tot tu t# i? # tup mi? fron 

f  mrfT< st tttt tt to# tup mi? to# to *r̂ T̂ r Tf r tt i g f̂f# tit

f%qr fn 1 1  fror to ffgroft rsr foqr m Tm 11 Tf ##t tut Tft | i 
#Tg#TTrffT, %i fTTTOfTOrfrT frogr wTTrt^groTOu tt, i i  fro m 
m to#  mm f t  «fr ?ffc mi vft Tft to###i m tot i  tst fro* TO £ i tor 
TJTt #  sfuftfVTO to #<tt tot; eft gr % ttt nm  | fr; gTOT ttott #  toto 
totototot ttott to grt tot t fro; gŷ r fro?rr 11 fror TOf 5f TOTWtaT # 
tott Tigg from | i i  % tot |t=r |to 11 Tf tot to tutto 11 #' tot to
Tro ^ f F?TO#t tt  fa fafTTroTOT? to# T#gt # jsj # tto  #  t o  tout tort TOffu i
I T  1  T R  1  gsy# TT# .TO ft  CRT T f t  | Tffa  TOtW r R  TO #t %1 TUT TO TTO f

fa f  t ft tr to tot# tor f  #tg fag to# tt #t# t ttosrt Trffh;,
TTgff 5RT trrrtT 1 tft TTTT TlffT | ijpCt ̂ nyet # Tf
§m «rr % r̂r̂ r fT m wt mi tsftr Tt tit i 6 TRt¥ f̂r
fTTT TFT 5ft r ft^  Til f  11 'Rt fgiftg IT f^STg mi I ?,111 TTfT IT
t i T'f '̂ftq'g sfftf jftrgTtTgt®q;g'fTft ^tctt f  i #f^r

eftg IT TtfT TT ̂ rtfw ̂ fft if  I qf Tfff |W^Tdt itl t i ^  ^  
<ft??r, «ft q-g-^TTgr qig z ii  g ^rrgt rrqnfrT f T  m? mr im  f^ T

*̂t 11 t im i T f  irf »ft i if i  t f  fn  opfT Tr spr 11 \ i i  TOgt qft

t 'R g f^ r «rr %  i i  i  ff  «pt t t u t  ^ t



r̂TTt Pp it  «rr f4 4>i m  44T44 4T4-4Tf45i44 fT4t 4tfftT i -??fT4 4T4 4 4f 
*fr 4fT f  f4 ?4 4  ?4T4T 4R4-44T44, 4 4 ?U  4T <4T4ttr*
f444 5 4 ^ 4  sftJ 4  4R T  % 44T4 4tff>T I 14 4't4 4 4T 4 R 4  St 44 4T 
mst 4t *sf4tf44 tt : f4?4T4 smt 44*t 11 4r?r t ? f's^rtt fun 4tfs4 i 44 

g rf4 T  4  44tf44 ??? 4444? 4 44 t t  4R 4T4 its f*Fr st44 4 4T4T 11 4 srrr 4  
itTT fr?4 f t  4t44rfr 4 ftR 44 4T4T 4rf4T f  f4 i f f t  4444?4t?4 4rc 4 
4>4 Tft ft  #f44 4f  4T4R  4t4 44 4 srre Tfnf £ str? t s  fan 4Tf | 
f444 444r 4> wnr Tf^r 44 i ?4% trurom ? f t  ft? ^t? sit? 4?n4 srsrf f t  rtust 
<r$%4r i 54=^4 4>~t 4f 44T w t  §<( srr#f44 n m  ffro m i ?4 srnff^^r 
f t  44 erf? f t  444 IT 4444 4T Tf f  I ?4 4  4R? f44t 4Tf 4T 4'tf?4 4ft | 
f4  *ptf 444 4T44rft 4ft 4 T T f  f  I ^4 ^4T44 4Tff4, T f4  ft 44  Tit f  f f  
ff?5?4T4 f  7 STRT 4  4R T 4T4-4Tf44I4 44444 f t W  fftr 4T 4 4  f  I 4ft 4T 
f f  aq-ff̂ r 4 4 H (4 (f  f4?fT4 T O  4 3 0, 3 5 44 ?4 4t*?f4?4 44 4
TOT' f  i %$t 4Tf 4 4ft TT f t  f  f  ft 44T44 44U( 4 (  f  f4?fT4 44 4T 4TTT 
4144 54 4 f44T4 4 faf f t  44T4T f  4T f  I 4 f 4f4 ’4? 344 f  I ?TT STT 
4 sf=r srrTTTtfr w  f  i tsr tr r t t  Rtifr Rt^r 4 ^ s rf  fT ffRT4t4 -4 w r t  
4f4 *m r 44 Tf T f  ?fk 4RT | ?4 4 t4 sfft 4f 44T T^4  |4  Rf 44T 4^ T 4

Tf 4T4t 11 4fft 4 4 R  44T 44 4%  4)0 44 T'RC4P?4t| ST4tf^ ̂ 4 ^  4t4
4f Wti 4R?4 4ff T€4t 11 f 4 £  4R 4 44 4T4t 4Tf4T f  f% 4444? 4T4‘ fftT4T 
4 ^4 4tlT # 4TT 4 44Tf44 4T44Tft 4 t 4>4 44 4V4 44 4T44DT 44 44 f  I 

ff?5?4T4 4t 44T4 4T?T4 ?4 4T4 4 44f44 f  f4 44^4414 4? 4> %T- 4T4
4 4«T«T 4 RTSt 4? f444 f  4 ^ t4  4tt  tr r̂ %vq)ZZ 4T? ^4 4T4T f  I f 4 4
4TT 4 c4Tf44 44t44 4t f444t flTT? f  44T4 4# 4R4 f  4T 4 T  4 4R T  ?4 4 T 
4 fR  f?4t 44t f  TttT 4t4t 4R 4 ^4T r-44 444 4T T.ft f  I 44 0 ?4 f444 4T 
f?Tt ?t4 447T f̂t 4T Tft 11 4 f 44?T 44 44T4 4 4T?44 T44t f  , 41^4144? 

^4T?44 ?4 4 t|l 4rtt4t444 4r4T4 4T4?f44Tf 4 ^ 4 ^  4T4 4ft 4 t|  I
4 44 4?4T 4Tf 4T ft f4 f 4 4 414 4T4? % 44 4f 4 | :R |4T f  I ?4 4t 4 
pTRlT 44TT f  | $4 4tft 4t4f 4> S TR frr 44 4 ^  TO444 4T44 4T4 4rff4 I 

|4 4ft 4 T 4t fft4f4 Sjt? 44^4 44 |?t44 4T44T4 4  4R? ?TT4 4T4 4>4t 4T 
44^ ft4TI • 4ft444 4T4T44T 1(4 ’14 444 4 R 7"4tff41441^4^4fT44 

44T44 ?R44 4?Tf 4t44T 4T 444t f  , 44F4 4  44t 4t 4 4T 4 T 444t
- ^4T4 4t 4? TTR  4? 4t 4T 444t f  tftx f4  4 ^  TR4 4T 4t fT 4t 

444t f  I 4fr 44 fTf44 4 4 T f^ f  f4S4 4ft 4T f  ?4t 4?45t¥ 4T44 4T I 

f4  ’4 4 R 4 t^# T4TT4  4 tl4 't4T4 # €t4 'f 4 5Tf4f4f4 44 44 4ft 4T WR 
5^5; ,T4tj4t44 4T44 4T f4444 4T4 4T4 4T4T 44R 4^ 44 I «ftT 4 4t4t 
4T4T J  f4 44t 4 R T  4tff4T4 ^  4T4 f 4 4t4 4 4444 ft4 I 44T44 4Tf|4,

T hb Punjab Khadi and Village Industries Board (Amendment) (16)139
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[*[*r q?tft]
q'qrjc tsrrr Ŷ sqqrq^r qfrYqfqqrqr gfo qifqqfqqYqfqqr m
W w l ^ ^ r ^ n w f ^ ^ T T P T f r ^ - . .  .*t*gfara' *****

q, sr^YjafeR ^pnt v  q«r»r q, ******  * m  *q# *  *

qYq qnq? sfr fYq qqr? q? srqsqqY ̂ wk *  ih * i f  *1  *tq*

tqrf q f fqqqq qqqrfqqY if, *5

K? Y qrqjYq # q|q# fY, q 5TTT qY qq- 4TT %% ^ T  qi qqYq fĉ TcTT f  fq 

ĵ rcY qfqjr qY ^ ^q qr qY?: q? qrqq fqqr qq̂ qT (qqqT) fq  *rq*T 

ŶY q̂ cf % t^qqrq qqq, qrqq f  q q  qq qr jfY q^f % i p q ’r qr*r qYi q qTjYqi 

^  qiqt^rq q  q*qq qrfirqrq tfY qqY qqf %■  qq qf siq^rq^rq, qrq qqq qrfq 

^qsfkm q qq fqq qr...^fqq qrff ^ q T 'M r q q q r fk  qY fq ?q  ft^q 

qYwYfqvq5 . . . srrrq qY ^ qfr^ qqfqq **?* qqT^i, qYqfqqfqtTl' qqqq 

3* q<K xftt qqqY $tY ere? qrqqr qr 1

qfr q? ?rqq qrq qrq?q qY q?q«ifq qr fqqr qrqi |, qTfqqrq? 

qt q*|qq?q 4>t ^ w r  fqqr qiqT |  qY?: f  qrY qYqY qr ^qrqr fqqr qrqr 1 1 #fqq 

q qf fq?qq q?qr qr^qr i  fq q  ̂ tqqfqq fqq qff q  ̂qY? q?q q fqtT ŷ qff 5m 

|  qf?q q | q*r?rqq ?q ^q qrq qT ?rY Tr̂ qr fqqnqY f  fq |q  #% 5Y q t̂ qr ? m  

qrqspY^qqq wk i qqq^ qqq^rqi qY^qTTrqqq qfqrqYqqqlr q?rq;q 

qq qrqr 1 1 fqrrr q  ̂^qsq |  %  qq qq qr qqq q f  qYr qqq qr^ qqr^qY 

qrY qqqq qrqq q>Y qYfqq q?? 1
CS

qft qqr^q fqq ^Yfq?qqqq?rqqTq I, qqqqq qrf^q, qq qcq;q #qY q q  

qqY qrqf q>T qqrq t  Ŷ fqqr 1 1 q qqpr fqr qTqq ?q fqq qft q?^r 1

Mr. Chairman: Question is—

That Clause 3 stand part of the B
T h e  m o tio n  u as carried .

C laus b 4
Mr. Chairman: Question is—

That Clause 4 stand part of the Bill.
T h e  m o tio n  w as carried .

CLAUSB 5
Mr. Chairman ; Question Is—

That Clause 3 stand part of the Bill. .

T h e  m o tio n  w as carried .
Clausb 6

Mr. Chairman: Questionis—
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C l a u se  7

Mr. Chairman : Question is—
That; Clause 7 stand part of the Bill.

The motion was carried 

C lause  8

Mr. Chairman : Question is—
That Clause 8 stand part of the Bill.

The motion was carried- 
Clause 1

Mr. Chairman : Question is—
That Clause 1 stand part of the Bill.

The m otion was carried.

Title

Mr. Chairman : Question is—
That the title be the title of the Bil*.

The motion was carried.

Cttief Parliamantary Secretary (Shri Ra n Partap Garg) : Sir 
I would suggest that the other Bill on the agenda for today may 

also be taken up after the Bill under discussion is passed.

«f> SWTtffr : 5PR STTT # fan*ft ETRT | eft $  fair HUT

* fa R * rn i w f f a  t n r  f a  tstht

fa st w  «tr fan % t r  ftT f t  firm q?3R f t  nn^rr i

If the Chief Parliamentary Secretary or the Government want to take up 
the oth r Bill today, they will have to move for the extension o f the 
sitting till the other Bill is passed.

Chief Minister (Comrade Ram Kishar ) : Sir, I beg to move—
That'the Punjab Khadi and Village Industries Board (Amendment) Bill as 

reported by the Regional Committees be passed.
Mr. Chairman : Motion moved—
That the Punjab Khadi and Village Industries Board (Amendment) Bill as 

reported by the Regional Committees be passed.

thrift T«R"fa fa? : T̂OPTFeT Rifat, R?f ST 14? Sfal R 3T43T
RtTtRR sft m»fa % f^rro 4?® snw Tff i tr  r r r  R r‘ r? fatfR
RTTRT RTfRT f  ̂  fa RT4?cT R>ffaR RTRR Rf R fR  f  fa’ffa  faR R R  

TR1J5 t  fRctTR 4>t «ft RR RdR Rf RRR faRR TT*TT $  RRT R , 

R?ffa r r  t  irfatTT t  fan i Rft Rft af<?4? na r r r r r  rrtr 

RI eft Rf RRR faRTR RRT 4? faftat RR 4? TdT ^

The Punjab K hadi and Village indusirus I oard (16)141
Amendment Bill



[gfed r r r  fi|]
f33333 HRRTpRi 3 R3R3TgT g?rf 5R 3T 3> 33 34331 Û ffg 3RtfV
% r̂̂ ftqsr t  fegr gri ^  gqg uff, fgggt g^rgl 3for 3rt, gggggRT 
^nr fr 343 g) ^  uugk gggfg^fr JR-R̂ r #  i gfc ggr
% HIRR 3 R  35ft gf 3 3RRr, 3ft 34f gRY gf cTT̂R̂T | ,  3RT gfag ggfftf
g r c t g  g r g g f g ^ g 'r g f g g T i  3 3 ? rg f? g rR f4 3 , 3 3 3 3 3 1 1 , f g g g g g l g R R  

4>>, 33R  333  g> ^  433 4? Twi f3 3  3 f t 34Rr 3r I ^3 fgt7 y  ^3 ggfag g  
IRK 3 R R  43 33Tfe4RR 33T g I

OPH33 aaflg feW 33T7 (dM'isfl H#) : 3»f3H?? Rfag, ft# 1 3 3  M 3
H#ra R  3»feof tf nfffe Hfel 33  3  §?3 3 t 331 fei?3 3 3 ^  U7I && 7)

—  u  —  u

fueHSR 3} ■$ g§ # 3% feg g^r §gRT ftfer yrffexr 11  §3  feu
gi33T ■§H 3313 33 I Wfe?> ft#1 33 tFUt U7 3»fe.3 3, wfe feu HHSt? U7 
fef feH few R #  §3 H7 HtPof f3rfe»F H7 feu7 11 yî } f  3H 3 33oft 
3W W RW W  fe3 33H 3Uft 3 I Wfe feH 3TW dt H tPW33 33ft 33ft 
fcf 37333 FTfeg 3 fet1 W3F|W few § yg W# fey nfURH 33t 3+ fe 
feR 3H 3 333} ftw B7 fe# 3H37 Ht fo ft# StRR tft 3 feH W ft>H3-
H3 ĝ TfeW RB7 I 33 3R33 Rfeg ft RH §ft feH few 3 UH offer few 0 | 
feu feugstHfet 3TW ftl RHfUFJH 33B7 ytfef fey yyrufefife33R33 Rfeg 
B7 R feH few RW 33ft Ht H3R ufefer | fen R& gffegl ffUH Rftw 
ft 3 3 3 3  Rfeg ftl 3 #  R 3  3 #  RTfel, fe33 33ft Bffet gwfe ©3t 3  g ^ H  
offeT t  | fe3T W3tF 3Tj5( g»RH3 Hrfeg, >T WUR7 UA^'ti 3331 U7 feffeH 
H3H § t  HH7 H3 3W3 H7 H37 fecfr |

«rr griRT̂ r (um n): 3^  hh urff3, ^i^'r ^Rifeg| ?h #  thtt

HTiTT fa3 5JTRT TT̂ T 5>4T TT H tfl^
HTif^#  33T3 ^fert7 g-RT 33T11 g t^ ff  3 1 % 3  %|T | % 3 | 3T3RF
^  fg 7̂ 3f, ^  fgt7 g f , 3 5  3 ru h 3 R 3 T | g f^g  33ig u't 3 ^ | r̂ t

g tf grggt %gl 3 4 3  gg^ fgrr gfr^>, grfe g  fg^ g?T?t 3 T 3 # ?g«nggl 
3 R3t 3t gflr fgg gfeir %  3f h r )  uht g-ggRr 3T3i t| i g iggpr 3  ?g 

feg gt gRR  g> g gg  3  gigt g> 33T3 3T# f  33 g  3 1 #  f # !  ?5f3 gt 1 1
J

/
«rt33T4r3 : 3T 3rf̂ 3 ?3|T33# 3RT 3ff3fe 31̂ 33 3T34>t 3̂ t TT

fe-'gsr t|Y gr htt?, 3T g> hit 3 fergl 3Tf ^ g^rg ^3t 33iftR 3fi 1 
(It is not desirable to refer to the persons who are not 
members of this House and who cannot defend themselves 
here.) *
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Amendment Bell

, f jw  ^  T°rsftT sfrsr t |  sf

sRT t  ? [ * * *  *
* * * $|e * *  *  * J

M r. C hairm an: Q u estio n  is—

That the Punjab Khadi and Village Industries Board (Amendment) Bill, 
as reported by the Regional Committees be passed.

The motion was carried.

M r. C hairm an: T h e H o u se  stan d s adjourned  till 2 p .m . on T u esd ay , 
th e 6th O ctob er , 1964.

{The Sabha then adjourned till2-00 p.m. on Tuesday, the 6th 
October, 1964.)

*Note—Expunged as ordered by the Chair.
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Fodder brought ill Tahsil BJiiwani, District Hissar for 
Providing Relief.

*6229 Shri Jagan N ath: Will the Minister for Revenue be pleased 
to state—

(a) the quantity of fodder b-ought into Bhiwani tahsil from
November, 1963 to July, 1964;

(b) the quantity o f fodder mentioned in part (a) above which
was distributed and the price at which it was distributed ;

(c) whether some quantity of fodder out of that mentioned, in
part (a) above was spoiled due to rains, if  so, what ?

Sardar Harinder Singh M ajor: (a) About 1,12,000 maunds ;

(b) (i) About 7594 maunds of fodder was distributed as grant.

(ii) About 50,392 maunds o f fodder was distributed at 
Rs. 30 per maund.

(iii) About 40,000 maunds of fodder was distributed at Rs. 2 
per maund.

(cj 5,449 maunds.

♦STATEMENT

Comrades Makhan Singh Tarsikka and Hardit Singh Bhathal, M.L.As. 
table! _a call Attention Motion intheVHhan Sabhaon3rd October, 1964, 
regarding *he situa'ion c eatei by th 2rA St iff, Puaipat, Dii'rict Karnal 
by torturing and murdering one Shri Brahma, son o f Shri Bishana 
Brahaman, while he was in their custody on 29th September, 1964.

2. The Home Minister could not make a statement in the House.

3. Facts o f  the case are that during the investigation of case F lR  
No. 149, dated 19th September, 1964, u/s 460 IPC, Police Station 
Gharaunda, district Kama), Shri Brahma Nand son of Shri Bishna Ram

♦For previous reference please see page (16)98 of this Debate.



Brahman of Pundri, was summoned by ASI Chandu Lai of CIA Staff, 
Panipat on 29th September, 1964, as some points were to be got clarified 
from him in the presence of Net Ram since admitted to the Civil Hospital 
Panipat. At about 8 A.M. Shri Brahma Nand went to ease himself near 
a pond in front of the CIA building, but he did not return. After about 
half an hour, one Richpal Singh, a grazier, informed that he had seen one 
person drowning in the pond. The ASI accompanied by some respectables, 
rushed to the spot and got Shri Brahma Nand out of the pond. He was 
given first aid by Dr. Nehchal Dass, a private practitioner, but he did not 
survive. S.I. Teja Singh was sent to village Pundri to bring some relatives 
o f the deceased to associate with the postmortem, but none turned up. The 
Postmortem examination was conducted by the Assistant Surgeon, Civil 
Hospital, Panipat who did not detect any injury on his person and opined 
that the death was due to asphyxia caused by drowning. The dead body 
was handed over to the deceased’s father on 30th September, 1964.

4. A judicial enquiry under section 176 Criminal Procedure Code 
was conducted by Shri R. M. Puri, SDM Panipat. After holding the 
elaborate enq iry from the persons o f the locality and from those who 
might have been ,,cquainted with the facts and the circumstances of the 
cause o" ’eath of Brahma Nand ’ecease 1, the SDM found that the death 
was due to drowning. The finding was sent to D. M., Kamal, for his- 
information, as required under law. He did not however, fully agree 
with the manner and mo^e o f the enquiry and suggested further 
investigation as also the registration of a case

5. Accordingly a case FIR No. 180/64 under section 304 Indian 
Penal C >de was registered at Police Station Sadar, Panipat. After 
making a thorough inves iga ion, the Investigating Offi er, prrived at the 
conclusion that Shri Brahma Nand died after drowning an i that none of 
the Police Officials had any hand in the matter. The Deputy Superinten
dent o f  Police, who is the supervisory officer of this Police Station, also 
verified the investigation thoroughly and he concurred with the observations 
made by the Investigating Of icer. The case was found fit for cancellation 
and accordingly a cancellat on report was sent to the Illaqa Magistrare.

Home Minister.

ii

STATEMENT IN CONNECTION WITH CALL ATTENTION 
NOTICE (SERIAL NO. 119) GIVEN NOTICE BY 

COMRADE SHAMSHER SINGH JOSH RE. THE 
MASS BLACK MARKET RATE OF TICKETS 

I N A L L  CINEMAS OF CHANDIGARH
Sardar Darbara Singh (Home and Development Minister) : No  

case o f  black marketing in Cinema tickets has been brought to the notice 
of the local Police. The selling of tickets further by a purchaser at higher 
rate does not disclose the commission of any cognizable offence. Enquiries 
have revealed that the Cinema proprietors or the local constables did not 
ever connive at any such mischief. The constables are put on duty at 
Cinemas by rotation and whenever a new picture is released Non-Gazetted 
O ff cers are a’so put on duty at the Cinema houses to maintain law and 
order and as such the question of connivance o f the constables does not 
arise. However, as the matter o f general precautions the Manager and 
proprietors o f  Local Cinemas have been asked not to issue too many 
tickets to any customer. *

*For previous reference please see page (16)99. of this debate1
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Tuseday tfee 6th October, 1964

The Sabha m et in the Assemply Chamber, Vidhan Bhawan, Sector 
1, Chandigarh, at 2,00 p- m- o f  fh e  Clock M r. Speaker  

(Shri Harbans Lai) in the Chair.)
The Sabha met in the Assembly Chamber, Vidhan Bhawan, Sector 

1, Chandigarh, at 2.00 p.m. of the Clock. Mr. Speaker (Shri Harbans 
Lai) in the Chair.

STARRED QUESTIONS AND ANSWERS

Supplementaries to Starred Question No. 6563
Comrade Ram Chandra : I would like to know whether this practice 

of doing private work under the name of “ Deposit W orks” is generally 
followed by the Department ?

m m t  *jr  s w  1 1  ^  $r?rr<r ^  ^  t o  ^  ;

q T ^ r ^ R f ' l
Comrade Ram Chandra : The hon. M inister has been pleased to 

state that he is not aware whether these powers are being used effectively 
in any manner or not but the powers are there under the Rules. I would 
like to know whether these powers have been used by the Superintending 
Engineers or the Chief Engineers for any other Company except the 
Company of Ex-Chief M inister’s son?

5ft 5TTR 3  ^  f  if faffi ^RT faFTOR ^

SRT ^  s f ttf  ^ t  f  I

Comrade Ram Chandra: It has bee a stated in the reply that the other 
institutions which used the Government machinery to execute their work 
are the Jullundur Improvement Trust and the Bir Co-operative Tea 
Factory, Baijnath. In  both these cases "the Government is a party. I 
would like to know from the hon. Minister whether any other Contractor 
has been allowed this privilege of using the Government machinery and 
Government help to execute their work?

$  5*rr*rr v t  i  \

erral fnu[ : ete el cftret §  ht^  bth  h u I?> tfiu 

fs3t giel rft, and the amount charged is only^Rs. 500/-, 
which includes the wages of the driver. May 1 know from 
the hon. Minister whether this is the total sum charged 
from Bir Co-operative Tea Factory ?

H i t  : I ^  ^  ^  fvPt faRItr <TT ^

f o w  fc ra rc  *fRT f^rq; *2RT f a q  srr f  i
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W  CZTTTT : W  g^ftT g ifgg  Z W fj i  fo  gg  g t  g R  f W  ggi

|  ?g gfr ggg ĝ g gft gfrr gr gk ggr gg ggkf g ?g gig g gfggg gt gf 
i t  ?

g R l : g n  f a g  ggggt #  g i t  g  ^ g T  g ig g  f  ?

gggt* RRT: gg g> gfteg gRT̂ ggg gnggt |  #<f grfgg gr g?grr 
grt.. ..

gyg\: %g gft ggggR gRpreT ggrtf g gfr gk %%•$ grc g Tgg w , 
tggrg gi gk gg grgr gl i faggt tT g f̂g ggigt) ̂ gggrg grt gg gr ^  g 
gggg  w t t  g g k  Tig g g i  §srT g )  11

r  . .

Comrade Ram Chandra: Sir, my information is that the machinery 
was carried to the site by Government trucks. I would like to know 
from the hon. Minister whether he has got documents to prove that the 
machinery was carried to the site by private vehicles ?

ftwif gfr: ft 3?mggg gg grg |  gg gg |  % faigTg fgg trrt ft ?g 
grtggf f  fĝ ggR f  g gg<ft nr?k gi gR gftgtt grt f  ntr i fggr grggg
gig# <ng> g it  gf ̂ g'STggg gk 11 gpigg fag gr* gg g ft gfrgrif gr̂  fagr 
gn?gi sfh: f  I  g t ^ f g g  fg g r gr^gT i

grrgt* Tig «gm : gig ft gftgtt fR grfa f  gg grkr g g ggrfggr
gr-fa f  git grk g*t ggrff ggg grfar |  ? ggr̂ ggrgg gg ggitf g ggg fagr, 
gg< ggf ft ggf gfr ?

gwft : gig g ggm g ft gg gglr gr fa gfrg fr ggff ggg grgfr |  
gg^gfgg ggifggr ggggrggrtgf i

gqf) gggs four : ft ftfaift Hff) aftra gasai fafhF £ ugfu?>W
£  s * 3  s re s  gTH§ n g g ig  fetyrg 5  ?

Mr. Speaker : This is a suggestion for action.
ComradeRam Piara: There are three instances in which the deposit 

works’ have been done ;
(i) Jullundur Improvement Trust;
(ii) Bir Co-operative Tea Factory, Baijnath ; and
(iii) Capital Construction Co. Halwara.

In the first case the permission was given by the Deputy Commis
sioner, Jullundur and in the second case by the Chief M 'n’ster. I 
would like to know who gave the permission in the third case 7

ggt: gg^g gggT gk *fto» SRrfggg g ?g %g g 11
gĝ rg ĝ  «ff fg gg quf fgpfg gg ggg gix: Tgr glr g>T gg; vfatz gfr g gg gfr ?gg 
«ftgt figg g|f gr ggrgr gr fg fgq ?g ggqgl g kgg?g git gk ggtgk g 
<1 g f  «ff i
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oTH §3 l i r e  fo u l 33 (H oft : » r s  §  U nn fH S  »P 3  » ft g 3 g , H 3 | H g 'f e ° f
fen 3 3 f HT Ft) »f§ §H &  TOW IP® H3«ft RTfua 3  fe 3 T til

§ SS fen tp  fen >HcfFfST3S H3T HUl S I fee 33t BT f̂ HST3T fes? Ĥ TO 
?P® foTf'1 c fe1 ?iTfauT d ?

Mr. Speaker : Thehon. Member should send that to me and I will 
look into it.

Revenue Minister : The hon. Member should feel happy that
preference has been given to him.

Loss Caused to Crops by Rains and Floods
*6425. Shri Amar Singh : Will the Minister for Revenue be pleased 

to state the names of the villages tehsilwise, in Hissar District, where the 
loss caused to the crops by the heavy rains and floods from August, 1964 
to date was more than 25 per cent along with the details of the relief, if 
any, so far provided to the aforesaid villages in any form ?

Sardar Harinder Singh, Major : Part I. A list is placed on the 
Table of the House. „

Part II.—(a) Grants Rs 74, 500.
(b) Loans: Rs. 3,60,000

tot fhg : w  w t t o  tow fa fw T  mfg? toppt fro ngtflw
5TK ’T fTO 4 7 R k  TOMgtflW MT 3  37 fTOfTOT ?ftT f*TTOT RT 12
fTOfTO R 25 TTWTOSTtarTO TOT TO TO STTfTOWT *ftW>gPTT?

ttra  HHt : T O W  TO TTfTOT |  fa  fTO fTO TO1 R TOW W> |>TT
r̂gr to TOfrouTT wt *rrc> wt but according to the scale and the 

policy laid down by the Government.

*ft TOT fa s . TOT f t fw  faPjTZT m f|5  TOTTO % TO fTOTT W  TO 
TOf TOW gMT |  TOIT TO TOT sfft JtTO TOT ̂  TOTTT'T TOT TOTOTT TOTFB fTOTT
TOTT |  ?

toI : f  si to w  fTO f  r tow w  to to w  frw jsi %w to
f t  W T  I  I TO fTO TOTOT TO STOW TOM ^ t  TOW |  I

fHUl : eft sTtfo H’fTIH fHH 31® §  3?>f5T33 TOS ^H 3
fem w n s  fot gRtt h s ’cth asT §5 ^  mhhh^  njfH®l ifrm  §  cfet rm  i 

Revenue Minister : That is a matter o f apinion please.

TOT fag : TOM faTO |  fa  SOTfa 3 ,5 5 6  TO? ^  T W  sft
faTflTOJ| to 74,500 TT $  Tfa «TT I H ^ T T  g fa  %H$t TO TOTTf-
?fTOT TOT |  ?



^  TTH ST ^7 *1% sfJTT V 3  fa*TT

*PTT | I
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Statement showing the names of villages 
than 25 per cent

Fatehabad

1. Lamba.

2. Bahhanpur. <

3. Badal Garh.

4. Ganwal Garh.

5. Mehmra.

6. Bhiwani Kbera.

7. Teliwara.

8. Nathwan,

9. Kamana.

10. Mirana.

11. Ratia.

12. Lali

13. Paliala.

14. Bora.

15. Raxabad.

16. Katakheri.

17. Boswal.

18. Dhir.

19. Ghaswa.

20. Chimun.

21. Qalandergarh.

22. Bura.

23. Kunal.

24. Raipur.

25. Akharwan.

26. Chando Khurd,

27. Chando Kalan.

28. Mohdpur Sotar.

where the damage done to crops is more 

Tahsil

29. SukhmanPur.

30. Shehnal.

31. Kasinga.

32. Bhirana.

33. Majra.
- -  - V

34. Ayalki.

35. Shekhupur Sotar.

36. Khan Mohd.

37. Khanpur.

38. Fatehabad.

39. Basti Bhiwan.

40. Malhar.

41. Basean.

42. Bisla.

43. Hijrawkalan.

44. Hijrawan Khurd.

45. Bahmanwala.

46. Luthera.

47. Rojanwali.'

Tohana Sub-Tahsil

1. Sidhnal.

2. Marthala. '

3 . * Bhurthli.

4. Shakarpura.

5. Talwari.

6. Jakkhal.

7. Kasimpur.

8. Narail.
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T ch an a  Sub-Tahsil— Concld

9. Chuharpur.

10. Nanhari.

11. Sadanwas.

12. Ratha Theh.

13. Diwana. • - - •

14. Dhir.

15. Puru Majra.

16. Himmatpura.

17. Laluwal.

18. Kania Khera.

19. Hindal W ah.

20. Chila Wal.

21. Talwara. -

22. Mond Bagam Wali.

23. Meond Bogan Wali.

24. Karandl.

25. Rupanwali.

26. Musakhera.

27. Dharsual Kalan.

28. Dharsul Khurd.

32. Girnun.

33. Udepur.

34. Mamunpur.

35. Kuchi.

36. Nathuwal.

37. Mundhalan.

H ansi Tahsil

1. Hansi.

2. Kutabpur.

3. Ramayan.

. 4. Bir Hansi.

Tehsil Sirsa

1. Kariwali.

2. Harni Khurd.
3. Jiwan Nagar.

4. Nakora.

5. Nagrana.

6. Allaneor.

7. Bha mbhoor.

8. Bogan wali.

9. Patli Dabar.

and Answers

29. Haderwala.

30. Budhanpur.

31. Rahanwali.

10. Sikander Pur.

11. Mirzapur.

12. Bani.

Reclamation of Land

*6126. Sardar Balvvant Singh : Will the M inister for Public 
Works and Welfare be pleased to state—

(a) the total area of land so far reclaimed by the Directorate of
Irrigation and Power Research Institute, Amritsar;

(b) the area of saline land reclaimed out of total area referred
to in part (a) -above and the place(s) where it is situated :

(c) the total expenditure separately incurred on the chemical and
mechanical sides of reclamation of the area mentioned in part
(a) above.
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Chaudhri Rizaq Ram : (a) 1,200 acres o f land in the river bed has 
been reclaimed. An area of 85,485 acres of Thur land is under rec’ama- 
tion.

(b) No saline land has been completely reclaimed so far.

(c) Total expenditure incurred so far is R s30-88 lacs.

Sardar Balwant Singh : At present, the work relating to the reclamh- 
t ;on of land is being done by three different agencies, i.e., the Agriculture 
Department, the Community Development Department and the Irriga
tion Department. May I know. Sir, whether all these Departments have 
got different approach to the problem of land reclamation ? If not, should 
we not have a single agency to do this work ?

: ^  #  f?TtT rftfztT | ^  R 3

ttr t t t r o  : ^fr 1 2 0 0  T T f  w*fr?r f t o r n  s r i f  * r | |  ^

sIt  n f  |  nr ^  |  ? ^  TT 3ft 2 9 '̂PTT
^  |*IT ?TT4T fSTT ?

: sft 3TT I

faui : Hulora HTfaH, HHTSfa f  Ef3^T fecf
Air? tramnn !h  ire ftsrete 3 l~3 bIotoh <su?  q^forfYor fen f  

*5sreT u 1

; fSH ^  Hh)  HHb ! H3UR § 5 * 3  Rt 3 3  US I

Comrade Shamsher Singh Josh : May T know, Sir, whether this 
reclaimed land will be given b ick  to the proprietors ? If so, on what 

basis7

H33) : feTO S3t cSfeH §  fe§  I fHH 3*3 U3* of3§ î flPH* R* H3re* 
3 1

Comrade Ram Piara : "Will the Minister kindly state as to  when 
the work o f reclamation o f land was started, how much land has 
been reclaimed so far and how long it w ill take the Government to  com
plete this work ?

M inister: I require a separate notice for it.

Comrade Ram Piara : It is a part o f the Question already put. 
Why does the Minister require a separate notice ?

M r. Speaker: Please take your seat.
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Residing Officer, Labour Court, Jullundur

*6449. Comrade Bhan Singh Bhaura : Will the Minister for Public 
Works and Welfare be pleased to state —

(a) the date and the year when Shri Kartar Singh Chadha, Pre- 
• „ i siding Officer, Labour Court, Jullundur, died :

(b) whether any one has so far been appointed in the vacancy
caused by the death o f the said officer, if  not, the reasons 
for the same and the time by which his successor is likely 
to be appointed ;

(c) the manner in which the industrial disputes and cases which
were pending before the Labour Court, Jullundur, have 
been disposed o f since Shri Chadha died ?

Chaudhri Rizaq Ram : <a) 10th May, 1964.

(b) N o. The matter is, however, under active consideration o f 
the Government and is likely to be decided very shortly.

(c) These cases are lying pending awaiting the appointment o f  
a new Presiding Officer.

H to T  SlffST W .SPTR  4f Tfpr HT 5T4R  H R <ff R f a w  %  tR T - 

h Z  ^ # ¥ 3  #  T^t |  I %% RTT H R f s r t  |  ft? fR  R U f #  f%RT I  %{\X

TfeiT RffaR 4ft fR  feRTTTT STIR! RfT I

h t o r  w p f e *  fHw h d  : f o o t s i e  §  s f te i9  ?

H?ft : SRRf 4?t I

cph§ 3  3*s ftfui : u f u s T w M T fes uT h w  w si-ft >»T

3* faH  3 3  §  fsr§" »fU»fTf5 3  BfUt o?H SUT 5f33TfS»fT faWr ?

stru t J H 4ff sflT cE4f?¥ R t ^  q  fgpr #  R R f

R  S F fft S 4> DtDT R^f 4fT 343 I

Shifting of Government O ffices from Patiala to Chandigarh

*6620. Sardar Ranjit Singh Nainawalia: Will the Chief Minister 
be pleased to state—

(a) whether it is a fact that some o f the Government offices are 
proposed to be shifted from Patiala to Chandigarh ; if  so, 
the names thereof ;
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(b) whether it is a fact that at the time of the integration o f the 
erstwhile Pepsu and Punjab States in 1956, it was agreed 
that the importance o f Patiala City would be maintained 
by retaining there some of the offices o f the Heads o f  
Department ; if  so, the details o f the terms o f the agree
ment ? _

Shri Ram Kishan : (a) First Part— Yes.

Second Part—(1) Office o f the Excise and Taxation Commissioner,
Punjab.
(2) Office o f the Chief Engineer, Punjab, P. W. D ., B. & R. (inclu

ding the Office o f the Consulting Architect).
(3) Office o f the Chief Engineer, Punjab, P .W . D ., Public Health 

Branch.
(b) A statement giving the desired information is laid on the Table 

of the House.

In  paragraphs 553 and 554 of their report, the States Reorganisation C om -' 
mission made the following recommendations

“ 553. It seems to us that one important reason why the proposal to merge 
Pepsu in the Punjab has not been as popular as it might otherwise have 
been is the feeling that Patiala City, which has grown appreciably 
in size and importance since the partition of the country, may be over 
shadowed by Chandigarh and Simla A g reat deaf of Money has 
recently been spent on the improvement of the City, and if it were to 
be treduced after merger to the status of a mere district headquarters 
or the headquarters of the Commissioner’s Division, much of this inves- 
ment might turn out to have been a waste,

554. It would be reasonable to take note of this feeling. We do not foresee 
that the Government of United Punjab will ignore the claims of 
Patiala,which has so far enjoyed the status of an im portant State 
Capital, or that any future administration will deny itself the use of 
the facilities which are now available in Patiala City. By way of 
caution, however, and as a concession to the sentiment in Patiala, 
we would recommend that the special position of the city of Patiala 
might be recognised and that some important offices of the Punjab 
Government might be located there. This would involve no depar
ture from the general principle which is referred to elsewhere in this 
report, namely, that administrative convenience must be the main 
consideration to be taken into account in deciding the location of 
Government Offices. The claims of Patiala can be supported on the 
ground that Chandigarh has still to  develop and that the location 
of some offices in Patiala which is situated at a short distance from 
Chandigarh, will be popular and convenient.”

I 2. The above recommendations were accepted by the Chief Ministers of the 
Erstwhile Punjab and the fcPepsu States. However, the administrative convenience re
quires the shifting of a few offices of the Heads of Departments viz. the" Office of 
the Excise and Taxation Commissioner, Punjab, the Chief Engineers, B. & R. (includ
ing the Senior Architects) and the Chief Engineers. The location of the Punjabi Uni
versity at Patiala, after the integration of the Erstwhile States of the Punjab and 
Pepsu, is sufficient to off-set the effects, if any. involved in the shifting of these few 
offices from Patiala to Chanigarh

) :  f̂tt ?rrf^r

qr^, qRR ■pfarci’T 3  sftfar 554 3

fo  q fe trrar s r f i r  € t s R s p m  w  * r m r ,  sw  sfr sn<r 3
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|  f e  t  f ^  fe q T jfe  u re  3fi t|  f  i eft ^ r r  q$  s u  'ttt #  ferqrtf *nff

?r ? w r f  u u qfeqrur ^  w m  t  u slu tu  qror qff to qr ?

r t^ q  q?q l : 3|^t TO TOTTTO TO^T Tf t i l  TOU ^  TOTfeTO ^TT̂ T |  H TO ^  .

TTUT |  Û f q 3ft qTT 5 5 4 ST fTOT| Ut A TO T̂ sqTU %$\
i| tt qfr UT5*¥ ^  to e  fTOrarg i ??r q T T q q f  u f t f r o r r l fo  qfrorur

^ r  sfft f  TTTO TO qTOTTT TTO TOT W  ^  TOfeTC U ^  % TO f  :

Starred Questions and Answers (17)9

‘•This would involve no departure from the general principle which is referred 
to elsewhere in this report, namely, that administrative convenience 
must be the main consideration to betaken into account in deckling 
the location of government offices- The claims of Patiala can be 
supported on the ground that Chandigarh has still to develop and that 
the location of some offices in Patiala which is situated at a shortdistance 
from Chandigarh, will be popular and convenient.

a r m  T'qqfe fu<r ( 4 m m f w ) : tot tot fqfqrro ut%  totto fa  $ 

^srrqr tot srfa tft t o u t  f  qr t o  faft sir t |  f  ?

1JTO TO* : U ft f*ETTOFT ftt I  fa UTO O T  feqiftq? TO TOT TO TOTU
u fa q  ? q q  qfTOrqr ^fr ft qfa q fr  q ?u r i qgf qTO TOfr qftfaf%ftt

q f s r o  u f r o  ^ I w r  to t o to  11  %$ f r o  t o  totot ft- * i|i tot f t f t r f  q f t  

qftr Tfcrr i q^ t o t o  i#  f e w  'Error fftTro ft to t  TO.ft to  ft f t k  ftlft ftt 

totott tto  ft fftfr |  t o  ftr tttot ft fa q , fsrqq spur t ?  ^  f  i q g i t o  srgT 

qfeqrqr ftr t̂otto to qqro |  gq ft tost ut f to> totttto to ftr fttfaq ftt |  
ftk TOfa ftr gq qfrf%̂r qrTft qfq i %% vx quf qfr | ht qrf|TT i

Sardar Prem Singh Prem : May I know, Sir, the manner in
which the Government proposes to utilise the buildings that would be 
vacated at Patiala as a result o f shifting o f these offices to Chandigarh ?

n m  : TOqqj qir qft -*fr t̂to I  qlT vx

qtTO i

>Hti»feg fiw Frq, *. feu u Hfuair w  uu us, oft fesf
t  #31^13 § HofUU 1 7  feu urf H oft̂ r «pfJg]T ?

Mr. Speaker It is beyond the scope o f the Question.

Chalidhri Hardwari L a i: May I know the various factors in the
view o f the Government on which the importance o f a city depends ?

Mr. Speaker This particular question refers to Patiala only.

Chaudbri Hardwari L ai: All right, Sir. In that case my question 
is what are the various factors in the view o f the Government on which 
they will determine the importance o f Patiala C ity?

*r^q : fo q r  tt  t o t  f r o ?  f e m  qur f e  f tro q  qfr
qr tot q f ut qqqq? qtu qrr q|?iqrT m  qrr ?'r feqs qqqT i



fairerfa?: qfeqfa qrr qqfaqqk l ^ q  qqq |<i qqyqfa fqfq^T
? q  qra- q?> ' ’#4 f a  Ttw rf3 f  q q  q q q q q  qq q<qqT qgr T?q f a n  q rq  ?

qqq qqr: qk qrrq #  qnfqq 1 1
*TT?fT fa? : qfaq ^qfeRkr qrf qq qj qqr qqqr q* qk I ?
n m  q q t : q q r  cue ^ q r  k l  f a r r i  ^  |  t

Sardar Prem Singh Prem : May I know, Sir, if  the Government is 
aware o f the fact that with the shifting o f these offices from Patiala to 
Chandigarh the business is going to be badly affected there ?

qqq q q r. faqqq nff |far
Chandhri Darshan Singh : Is there any proposal under the con

sideration o f the Government to shift this Punjabi University Offices from 
Patiala either to Amritsar or to Jullundur ?

Chief Minister : No, Sir.

qqqqq tto 'Ur t : qqr qgtqq q qrwqT |  fa qfanq # nfaf # qsr-
qkr qq qqn?r w r qrqqT i qqT % qqiq qrr qqrqfa ?r nr qqr qq# qirqqq
qrr *rt wrq faqr ^ putt ?

qqq q q t: faqrqqr^tqq qrFqqq qrt fark £ qqqu ?q ^q q^qr
1 1 fnfaq; | jttct q k q q q rq r |fa  qqqfaTTqrqftfnri'Ftq?r qqrq q# i

Cases Registered by the Anti-Corruption Department

*6044. Chandhri Darshan Singh : Will the Chief Minister be pleas
ed to state the total number o f cases registered by the Anti-Corruption 
Department during the period from the 6th July, 1964 to 16th August, 
1964 and the total number of cases registered in the corresponding period 
during the year 1963 ?

Shri Ram Kishan : 23 inquiry cases were registered by the Vigi
lance Department during the period from the 6th July, 1964 to 16th 
August, 1964, and 30 inquiry cases were registered by the Vigilance 
Department during the corresponding period of the year, 1963.

Chaudhri Darshan Singh: May I know from the hon. Chief Minis
ter the percentage in the result o f previous 30 cases.

qqq Hfa") : q qrqqft «RT €4RT g WTX STFT fatft kfaRU
qrq q gr eft ut eff qiq fqpqq qr qqq q qtfar q Crfaq i

pandit Chiranji Lai Sharma : May I ask the hon. Chief Minister 
the nature of cases registered during the year 1964 ?

qqq qqr: qqureq q? ̂ qqrqqqq qgf ts qr m i  i rnx ?nq faqt qnq 
trfaqr q i %feq ?f srk qrqqkt #qT faf qr qrr qr qrfaq q mzsi q qrfar 
srrqqkT q qqqr g i

Chaudhri Darshan Singh: May I know from the hon. Chief Minister 
the number o f officials or officers suspended in these 23 cases ?

(17)10 Punjab Vidhan Sabha [6th October, 1964



iisft : q r r  Ttfcs* f ir  Tf ^  «t̂ tt ^n r i

Pandit Chiranji Lai Sharma : May I ask the hon. Chief Minister 
1963^1 ?°f cases in the corresponding period in the year

#  %*rrc> spr ^  s f k
*rf ^  ^  i

Chaudhri Darshan Singh: May I know from the hon. Chief 
Minister if  it is the policy o f the Government to suspend an official/officer 
immediately when an enquiry is launched ?

: q f  ^  qft A fx Z  TT |  I

Starred Questions and Answers (17)11

Enquiries held by the Vigilance Department

*6423. Shri Amar Singh : Will the Chief Minister be pleased to 
state—

(a) the total number o f enquiries held by the Vigilance
Department against the"4Officers/OfScials in the State, district 
wise, during the period from January, 1963 to-date 
together with the details o f the charges, levelled against 
each ;

(b) the total number o f cases referred to in part (a) above
which were dropped as also the total number o f cases 
still pending witlx the department together withthe reasons 
therefor ?

Shri Ram Kishan : (a) & (b) A statement indicating the number 
of inquiries held by the Vigilance Department district-wise and the 
inquiries filed or pending is laid on the table o f the Nouse.

The time and labour involved in collecting the information in regard 
to the details o f the charges levelled against each and the reasons for 
filling or pending will not be commensurate with any possible benefit 
to be obtained.

Statement of inquiries held by the Vigilance D epartment, from January, 1963
to-date

District Inquiries
held

Inquiries 
filed / 
dropped

Inquiries
pending

(i) Ambala 116 31 26

(ii) Amritsar 55 16 5

(iii) Bhatinda 53 8 15

(iv) Ferozepur 109 26 30

(v) Gurdaspur 26 6 6

(vi) Hoshiarpur 52 12 5

(vii) Hissar 57 12 11
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District inquiries Inquiries Inquiries
held filed/

dropped
pending

(viii) Jullundur 60 l " 10
(ix) Karnal 5 13 10
(x) Ludhiana 51 20 11
(xi) Patiala

1 , 58 13 6
(xii) Simla 15 2 3
(xiii) Rohtak 29 6 10
(xiv) Gurgaon 28 9 5
(xv) Mohindergarh 21 5 3
(xvi) Sangrur 55 18 7
(xvii) Kangra 28 8 6
(xviii) Kapurthala ^ 29 9 5
(xix) Kulu
te.

1 •• • •

Total ... 901 231 174

«ft ^  tq q  7T q  ftr - ■ 777 | qqq 901 ^FRT q % # jj-

qPT.Tt | f  |  I 5-<T^’T 231 77T fPT f w  I  TT 77T ^  'PRT'Sf 3T5 q I 5fk
fbm T ^ T T  q fr f5TT, ^  P̂ST cR7 ^*17  ?

TO* *pft : T  Trtf trqtfq qff fir^T |, ?qfaq TT^T f  PT
qr̂ qT TfT #%5T TfT qqqq qi^r 71 nrr f  -jqfT f%xr qqrfqq T n w f  77 qprqt I

fiRT* TR <Jmt : ^  7T^TJt%qj qff §t(, fq7 qqqq? ^ TT-f
771 sffrf TTqf TTqqt qff |, ^  7£/T q |j ^qqft <̂7 7:" fqsfrqq 7>t t  I

q»q »fcft: qrfr qrqi q^qiT -^ r 1 1  qfc sfr Tfqq fry qff
|rr qq 77 qTfR ^  7?} i ,  jSrfc qq W> 3577 qqifqq 777^1 #  STPPTt I

jsft tptrtc : ift q;rq<?r faqf r qpq f , qq r̂ qqr qg qfr 11% iq^ smnfr
=qTq: 7>q q rq  f ,  ? q r“ T r T?q f  t

Cx s

qqq qift : 7 7 f  T7 7r|T |, fqqf r 7?T f^OTR qif f w  I

arg Sjipg : fŝ * T> 5 fcr 231 §H ^Rte U?>
H fsfs h 'U S 5 T q Tu " ^  7rf fa  f ? q  t s  w  fe u T ^ H ^ R  ^  fu s re  >h3 r s

f ^ r  fg i»fT  5  fiT3T fU F  *f^H  f e ?  fR ^T  >tf?Hcn ^  fec??H '3 li?H ?) ° f i? l 5  ?



: g g ^  *  im fsn ?  5f> gggft f P  I  i T c n f ^ ' *r?

^ q g g rf g?T gg*g t  ** ^  t 1

vmrs rm «n*t: gf̂ T 231 gig 901 * g f R fq ggg * fagyf
f f  sft gĝ Jtfgĝ  oT g# t  I

qieq ggf ; gg? gg^tfggj ft gR yt f'ET f TT Wf ?[R I
sft h t r t  m«r g \ R g : yg g t fggfgg  r r  |  g? ggi ^5 gTWT |  *it

*g g gt ^tf yyfryr gf gf |  ?
q im  g?ft: fg g fy g  f^T R q ?  f  g W J  g g fR  fg<$ gt* f  5ft f t g«

gggff f  1
g » l w f e  3H R  : oft Hy H3B) tft fg  fe u  HfU5HT g

ugi^t frasrg $ ?te 3 fsj ne hr fgg hsh k  srs ^  »rhhi rt 
sre gH sras set gsTfs>HT h) >h§ fan £ yy HfooTH Ivy fow y ssTet 5

as “

f n  §  yeH  oth?> f e y R  n e g ig  g y e t  u  ?

g)=g ggr: gfRR grf?g, g f̂r gg gt gg I fg hrt grfeg g *ft ggry 
esrgT |  gk gygR vx g> i?gm ygrgr |  gg sw yff 1 gsr yg fgrTT rrr  
|  eg g gl ht f  gyy g w e  g fyyggy gR~r |  ̂ tri fggfgg fygRgy ̂ ft y^ 
g grg g?yry ^rtt |  gk grgy 'etpw g gRRf yff gynr 1 1

sft ggr fĝ : ĝ r gym ggi |  fa fggr gryryr g 116 kfi gf inquiry 
ft fggg g 31 fTg -fTT fgir gq gtT 2 6 gf%g f  1 rtt g ̂ 5 ĝ T̂ |  % fg?gg ggjĝ  
i  fgggft g g g e  fggT ggT |  ?

Chief Minister : I require a separate notice to answer this ques
tion.

Comarde Ram Piara : Mr. Speaker, the hon. Chief Minister 
has stated that 911 enquiries were entrusted to the Vigilance Department 

out of which 231 were dropped. Out of the balance, I want to now 
know the number o f cases in which allegations have been substantiated

nm ggf: sg ̂  fgq gig gg^  g>feg g giggff girt frTgn? ? i\  grcrgr 1 
ĝ  grrf ĵf gift ̂ ggif g> ̂ g ggig g gfgf gf gf ĝ  gg ĝ  gg gf gf 1 1

Separation of Judiciary from the Executive
*6043. Chaudhri Darshan Singh : Will the Chief Minister be plea

sed to state whether there is any proposal under the consideration of Govern
ment to completely separate the Judiciary from the Executive throughout 
the State. If so, the details thereof and the approximate date by which the 
separation is likely to be affected ?

Shri Ram Kishan : Yes Sir. It has been decided to bri ng about separ a- 
tioa if  Judiciary trom the Ececutive through out the State by means of 

r *k'a^ 0a’ A Bill in this regard will be sponsored in the a u tumn Session 
of the State Legislature. Separation is likely to be introduced with effect 
from the 2nd October, 1964.

Starred Questions and Answers (17)13



Punjab Vidhan Sabha [6th October, 1964(17)14

[Chief Minister]

«r«r eft hit u r t  f t  Ten | f f  m r  ̂ rftferct q>rc st tn^fe^ 

4ft rm  f t  4ft sprqru f  h r  2 urcter ft  nuif 4T Rft | ( ut̂ r t ) 1

«rt *®TOr: tot to tot Rftf'TOt ^fr i Next question
please. (What supplementary will the hon. Member now 
ask ? Next question please.)

ftrerl HU'qsfR'to: f  hhIhuI mrau u gift ft 3t mfsWfefl ug£ 
ufe HUT U <3lft TO I

Mr. Speaker : The purpose of the question of the hon. Member has 
been served. The Judiciary has been separated from the executive.

Chaudhri Darshan Singh : Sir, further information can be got from 
the Government. So, I  may be permitted to put a supplementary question.

Mr. Speaker : All right.
Chaudhri Darshan Singh : May I know from the Chief Minister the 

number of judicial magistrates required for this purpose ?
(No reply)

Pandit Chiranji Lai Sharma : May I ask the hon. Chief Minister as 
to why the Indian Arms Act and the Railways Act have been kept out of the 
purview of the Judicial Magistrates ?

Mr. Speaker : The hon. Member raised this pcint during his speech 
on the Bill for the purpose and I remember that the hon. Chief Minister gave 
a reply to that also.

Pandit Charanji Lai Sharma : Sir, the Hon Chief Minister said that 
it would be included but I find that the Arms Act is not there. This is a 
pertinent question.

f t  TOtPmV 4TH CT55T : TOTR f  TOTO fl>R ffaftfru  f t  U#tTOT
to tort |  f k  4rfr f f t f t \;r$z to tort |  u u f  tr  f  4r  ut qjrsTOr 
f w r  ft srrqiTT 1

U R  f  f t : TOf fa f  f  *TOTO f  ft  TOT fTOTT *TT fa 4ft cTT TOtTOT f  farf
TO O T 4  | TOft f l f  f i t  f  f  TOTT f  ’TFT TORT | I TO W  f  p j  TO3T 
URTOft f f  ft  | fa TO TO4R f  f ^  ff4TTRT ft  TOft f  f k  f ^  rrrffTOT ffTO- 
£TO f  HRR f  ft  f  I T f f  trf ft  IfT̂ TTf TOf I  fa Tft ffrfTOT ffaff- 
f  TO ft  Tft | I TOf fa f T lW f  TOC Tf f  I

HTOR w rfe s r  ffu iJW  ; TOR, 5  W hether there is any
proposal under the consideration of Government to completely separate the 
judiciary from the executive ?
H 9 O T  TP fof feu f  tTHHT ufe»iT 9 fUH feU ffe  BHfeH W?
f e k W  f t  »tTt  TO §H  fe u  UHR U R  of’HH t  UHTTO T0 N R H  HTO £  

feU foRTT t  3°fetu fefe for feu tT HU3TO Uslu§UHHHH HuT ufl
5 fs r§ 4for J?oTSStJ >H3M 5rfcR  %  MHU Utffa* 3 IslN f TO feH U’U §7P  f t



n m  : q*qr qiffq qit q? qr qrc t w  ^ffir %  ^rcR 5 ^  
?F^itq q t q | q r q q ^ q q T q q f t  *qq)-1 F®f qqrq q̂r î re: snq £ irq? <p>
qf ’TT'TFT q ^  W  I  q fc  •TIT̂ 'T %F?W q  a>; fir̂ rr̂ T q>rqq ^TcIT I  I ( rTTF̂ rat )

«ft qqTCqqt *ra S3* : q # 7s-T ft qqpq Fqrqr qr qf qf qr fa? 
separation of judiciary from the executive qqf qqmrq qqsfr qrqqr • 
qq qqwq qFqff'Tq TTqTTT qk TT qrri qr q?T qq T̂fT't qfc qqqq qqrqqT 
ktFqzq m s?  q  ̂qk 3*#Prê  qrqr qq qsrqq qrfq qT qqRur qff ft qqrq t 1 
q t q^T q q rq  q$  |  Ft? q f  q r t q  qrq qqr q q n q q  f t  srr^qr ?

q^q q;q t: fqrrt *qrFfq | Fqr qkr q qkr qqrtqq ft 1 %$ qrkr qfr
frf qrt£ q? qrq qq? qrqq Fqrqr qr rfr 1 1

Sardar Preni Singh Prem : May I know whether the Government has 
any intention of appointing certain Judicial Magistrates out of the lawyers 
practising in the State ?

(No reply)
FTU5 i3  3T3^3 S few : fsu it trgTHtf5f§HS SUfU U §H f%U 3  S V 3

W  S i t  U § 3 H  ^ H ^ r J  1 / T  t  U H  U 3 1 ?  U S  § H  H T §  H U o p U  H T  U ? )

f W 5  t  ?

qqq qwft qqqq* fq qr qt qFqrqq qjfarfqq qq Tft |  1

qtqrt tiw qqq : ?q qsfarq qFqrfqq qft Fqqqrqq qrr fqi qtrfjprqr w r 
qqr | ?

q^qqrqt : qf qrq f lf  €ti q qrq fqq qrr q#T I qt q) qfiqq  
qFq^kq qrr f  qrq'ifqkqqq ftqr qrffq q> qqqrf t̂t qrqq ffq qqqrr qfqqq 
•qq<t 1

Starred Questions and Answers ( i ? ) i i

Subsidy to help Rural Industrialisation

*6125. Sardar Balwant Singh: Will the Chief Minister be pleased to 
state—

(a) whether it is a fact that with a view to promote rural industriali
sation, the Industries Department initiated a scheme for giving 
subsidy equivalent to 20 per cent of the cost of buildings and 
machinery to industrial units ;

(b) if the reply to part(a) above be in the affirmative, the total
amount so far given under the said scheme and the number of 
units to which it has been given ?

Shri Ram Kishan : (a) Yes.
(b) Nil.
Sardar Balwant Singh : As is evident from the reply to part (b) of 

the question that no amount has been spent so far on the execution of the 
scheme, may T know since when this scheme became operative in the State 
and has the Government ever analysed the reasons for the failure of this 
schem: because no amount has so far been spent on it or is it because of the 
negligence of the Departm ent that the scheme is not progressing ?



w t f t f t  '• f t  h k u  f r f tR  u fftrtrsrRr | f  |  *fK uu 4ft
fftlT ft TfT 11 hftq? \q ftp? 5(fr 4f U ?tf ftq-g tft |  HRf H Hftsr 4t
ftft ftft 4TFR 4R Tft |  I %*< Rft? ft 4TYt 4fFR i^ft <R H"TOR ftr 4R 
X$l |  l

Husra a s f g  faui ; oft Htf hV bI HTfua ur^  f t  b u s  uusut fu f t  ire
feu HoftH 2 1 w &  f t  uro ft 3* oft feu HftHurau d faH £  srras fcft fftjHaal
ft H ftt 75UT f f t t  Hit ? 5ft BTH3 Hoftn t  5pU?> f t  g ^ r  £  » fu ftft  oUT f f t f t f t  

oft huutu fu f t H o t^ t I  ( f t  shu u g f  f t  fen pftH ft B l^ftu  sruu ft
fftHre t  ?

R4* H?ftf : *If i f t u  T O  Uflr f t  I *4>1*T $  BfH
5 ri | f t  |  *rtr b b  4ft g f r a u T ^  f f t n  f t  TfT |  i

Captain Rattan Singh : In  view of the facts stated by the Chief Minis- 
ter, may I know whether he is prepared to punish those officers who have 
taken so long to scrutinize those applications ?

H R ) : %% 4  f #  5TCRIR  f t  UUT 44 4U H4T5T Uff |  I fcftftn™T

trrf f t  f  ftrc nff'TnTr f t  xg\ f  i f u f t  ftrir tth 4i^¥ f  ub 4? HHTfftr tt 
jfttPreru ftT nr i f^ f^ i  f  fftq; f t  uptr  tn i «tt i u?ftu f t i  f t  sra gft 4?ftt
f t  I f t f t  4ft H f U4TC W H f f  f '3  4 f t  f t  h f  |  I ftTT f f f t  ?TRTH5T H RT 4t 

'TTH 4ftf ItTBTf I  f4> B R  BST 4R t f t  f t  Hf 1 4 f  HT ftfftt ft U R  f f t  f t f t  4444Tft 

f t  ftCrft I

HU^U g&U3 fHUJ : 5ft Wtf Haul HTftjH f t  BBS 5fUB3I fft 5ft
ruspu ft fun Haftn ft r u u  fu ft u J W  gits fuu u s h  sft3T ft ?

Chief Minister : Separate notice is required for this.

TPi rmTt : 3RT ftftt ft ft RStT̂ T | f̂ T ftpftt 4ft Hff
ft gf I  I 44T ftft grff-4 gBTftft 47T t r c ^ g -^  4ft ¥ 4?Tft ft ft ft f f
| 4T ?tff 4T ft 4Tdt 4ft fTT Hft ^X  gft f  ?

ftftt : ft ?rft 4RBT =4TfBT f f̂T srRRT ft 10, 12 ftfB f  45TBft VX
f ; f  ? |  I 4 f t 4T 4T trftH gTTTRPTT t oRf ft =4B TfT |  I
^  ffttr ^TfriT ft tfftftft f t  |  I

Captain Rattan Singh : May I know from the hon. Chief Minister 
whether in view of the fact that no raw-material is given to the new entrants, 
this scheme will work ?

W T  f t f t  : 4fft a4t i f t h  4H IF 4 R  | ,  JRftftB IB  i f t t r  f t  5TR 41 f t

ft %(T f35-?T4T 5RTB T O f |  I XJ ftftrfftB  f t f t  4 lf t  f t  «Flftt fttfe^T f t f t  t 

oPHag gTg_ ftfuj TPHBB : >HR H W fg g  w ?  MtgBg, HU I HU HUUl
HTfug  s  u u ra  % U T U u(t’ f g g ‘f t  gfH»tTu>H f u ra u 'g T  fu u fu u T u  i huiu 

H.u  H uul n f t r a  ft fust h u s I h 'uuI  t r t s  &  n ^ ra  f f u  u u  fgur 9  fg  it h u u
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3’ Tftefa ©3 fofH oTrayfa 3 HHfHfa f^fa 3T3t d I fafa 
fafa foTU3T TMR Slsf HHfe»fT ?rfa ?

TOW TO»fa faTOTfaTOTOTOTTO f?TT | | q|5fT f̂j if^Tfr

t t  ffarr totot| i tot? to t s ? t o t  fa  fast fa  gfarofa fa vi | fa *  to top  

fa  tottowt to 10 , 12 fa g  fa ?fa t t  to^s  ?rfa | ?fa ?? (far totttotttot 

TO RT TOT |  * rk  TOTTOTT 3  TOfa cpc TOTOfrofa St sfa I

Captain Rattan Singh : In view of the fact that rural industrialisation 
is the most im portant scheme of this country, will the Chief Minister be 
pleased to change the method of giving subsidy for encouraging industries 
in the rural areas ?

TOST TOfa : TOT TOTf TOTTOTT? TOR TOTTOf??TO TORTOR ? TOT TOTTOTT 3TO TO
^FTfafa TOTTO TO fTO R i“ |  I

TT3513 w ro feg  fain g q  : m is t  w f s g .  w ig w a g g  n a  1 hto TO3 at 

5 (fa) tU3 3  § tor fag gfw  0 fa (fo») 1 wiaia afaaalw fa tsoV 0  3t 
nrafaw fai' TO3i?ifaw gifami gs ?

TOW TOfa : faff TO? TOfa | 1 ^  TOTOTTO ^  ^  ^  I  I WT ‘
TT? TO TOWW |  33 3 TOTOfTO TTOiTO fi TOTOTiTOTO TOR TTT TOTTOTTOW TO TOT 3 TOTTOTo S'
2 0 T far TO TOTOfTOfa ?Ii |  I 3 T̂TO W$ TOT TOT |  fa TOT TfafafarM TOlf f  33 
TO TOTOJTOT̂TO fTOTT TOT Tfa |  I

fa TÔ ?T TOT? ?>TOTO : TOTTOTT T̂TO ? TOTTO TO T̂OTfiTOTTO TOTTO TO fall
20 TOR TO TOTfTOR TO TO fa?TT WTOf |  I TOTT ?TO Tfa? TO~f TOFT TO? TO TTrfTOTOT
totottot tor tor t | |  (

TOW TOfa : T̂O To TO TOT TOT? TOfa | I TTf>T TO 5, 10 TOTTO TO %<t TOT ^RTft
TOTOTTOl TOT TOTOTOl | I 3TOTO TOTOT TOM % 1 0 TOM TT? gip p T O T f  TTT I 3TO TOT TOT? 

TOTTO fTOTTOlTOTOT̂ TOTOTO faT RTTO TTOTO TTOTTO TO TOTOT? TOTTOT 2 0 TfaTTO TOTOfTOTOt ?TO 
fa fTOTO TOTOT | I

Comrade Ram Piara : Will the Chief M inister be pleased to state 
whether this 20 per cent subsidy is given in the shape of cash or construction 
m aterial or raw material ?

TOW TOfa : fTOTO' TOTTO TO TOTTOT TOTOTf?? TOTOTOTl 3TO TT TOTTOTT TO1T TOTTOT I 

fa TOTOTTOITO : TOR ifa  TOfffTTO TO TOTOTTO TO TOTOTTOT | fa TOTOfafa ?T ?f | I
TOTOT TOW TOTOT TOTffTO TOTOT? ?;> ̂  T̂TO fa TOg TOTOfafa fTÔ TOT TOTTOTTT TO ?T fa TOT TOTOTOT? 
TOTTOTTT TO fa | ?

JJTOTO TOfa : TOTS TOTOfafa fasjTOT TOTTOT T TO fa fa I

TOfaTO TOTTO TOTOTPT 5tfa : TOTOT TOW TOfa TOTTOT TOTOfaT fa ?TO TTOTTO TO TOTOTTO

TOTOfaTT TOt fa TOTOfafa ?T TOTtT.fa TOT TOfa ? ?

Starred Questions and Answers (17)17
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Allotment of Houses at Chandigarh

*6677, Shri Om Parkash Agnihotri : W ill the C h ie f  M in ister be 
p lea sed  to  sta te—

(a) w h ether th ere  ex ists a H o u se  A llo tm e n t C o m m itte e  (L ow er) for  
a llo tm en t o f  G o v ern m en t quarters to  G o v e rn m e n t em p loyees  
at C h a n d ig a rh  ;

(b^ w h eth er  th e  sa id  C o m m ittee  m a in ta in s  a sen io r ity  list and is 
exp ected  to  a llo t  h o u ses  strictly  accord in g  to  th e  sen iority  
lis t  m a in ta in ed  b y  it ;

(c) if  th e  rep ly  to  parts (a) and  (b ) ab ove be in  the affirm ative, w h e
th er it is a fa c t th at a n um ber o f  G o v ern m en t servants have  
b een  a llo tted  fu ll h o u ses  ou t o f  turn since O cto b :r , 1957, 
i f  so , th e ir  n um ber an d  th e  rea so n s  th erefor  ;

(d ) th e  s tep s  b e in g  ta k en  to  a llo t fu ll low er ca tegory  h ou ses  to  th o se
G o v e rn m e n t servan ts w h o  have b een  liv in g  in  shared a cco 
m m o d a tio n  sin ce  1957 ?

Shri Ram Kishan : (a) Y es .
(b ) Y es . T h e  C o m m ittee  is , h ow ever , au th orised  to  m ake out o f  turn  

a llo tm e n t w h ere  th e  c ircu m sta n ces so  w arrant.

(c) H o u se s  are a llo tted  ou t o f  turn  w here th e  circu m stan ces so  w arrant, 
e .g  —

(i) o n  m e d ic a l g ro u n d s ;
( ii)  largen ess  o f  fa m ilie s  ; or

( iii)  w h ere  th is  is ju s tif ie d  in  th e  p u b lic  in terest. T he in fo rm a tio n
a b o u t th e  n u m b er o f  su ch  ou t o f  tu rn  a llo tm en ts  is n o t rea
d ily  a v a ila b le  and  th e tim e and  lab ou r  in v o lv ed  in  c o lle c tin g  
it , w ill n o t b e co m m en su ra te  w ith  an y  p o ss ib le  benefit to  be  
o b ta in ed .

(d ) G o v e rn m e n t h ave d ec id ed  o n  th e  co n stru c tio n  o f  m ore h ou ses, 
to  s ta r t  w ith , o f  th e  lo w e st  ca teg o r y  w ith  su itab le  rev isio n  o f  th e  norm  o f  
sp a ce  an d  sp e c ific a tio n s  so  as to  en su re  th at th e  lo ss  in  rent is red u ced  to  th e  
m in im u m  p o ss ib le  ex ten t. G o v e rn m e n t have a lso  d ec id ed  to  su b sid ise  
h o u se -r e n t to  C lass I II  and  C lass IV  G o v ern m en t em p loyees in  C h an d igarh  
u p to  1 \  per cen t in  ca se  o f  th o se  w h o  are e ith er w ith o u t G overn m en t h ou ses  
or h ire  p r iv a te  h o u se s  o n  g iv in g  u p  sh arin g  a G o v ern m en t ow ned  h o u se  at 
p resen t.

sfr ?fm srarrcr -t ’f w r t  | sttsj

irro Epr *rf 1 q r  ?t h  qre . ^farsrt qfsqrqr

JTf14 ^  W  w r  I  I 5TFPTT f  fqr %% H f  €5

t < 3ft -q-T % q q q  qqrT r̂t-nff qft fqrtr ^  f  f

?

* * *  : qfrf tf ^  sTTqrsrq- ^nffar q? q rfeq  gr q f

I ^  5TT fa>«T q w  |  I



Shri Niihal Singh : From the list it appears that while making 
allotment o f the houses, in some cases preference has been given to widows 
and un-married persons over married people. My I know, Sir, whether 
the Government are un-sympathetic towards married persons ?

N o reply.

aaa'a  ataquH ftfui : oil g ig  fw fsaaa wftra c t s  «1 fotv
fet faag* 3 pT  aiavra aavaTglntf g w p  w g  Fop?> a  fsF  e l
g a it  ugi ojgigg nroia g a s  gag ?,g aa a  a* sa l1 ?

g g g  gF3ft: 5f^r ggr g g p i f  g  gg irg lig rg  g>r g ^ g  g rg g g g  g ig g  g l

in? grggggl g i l l  giFftr Fg ?g ggg g i f  7,707 g  ggtg <t# ggggg 1^qgTi;g t  
Fgg g  grg 5ttt g g rg ltg g  ggrgr g i f  3,0 0 0 g  gfrg g g  f  g f ggggg  
g g rq lig g  g  g q g f  g ig g g  ^ tr g  gcrq ggR f q  f  fggfig gift ggpre
g  qRT gRT q gq qgRT F g ig  g R  f  fq-T g l  gq t ^RT gq^T g  r IFR  
JT 'fsniratToTl I q g g ? q  g i f t  3 R K g lq W c f ti f f  g l f w i ^ r R  £  g g lg g ad T  

|  | P R R  ?g grgrer q pig gg Tft |  fg Fgg eRq 3 qTgqltqp gl gPl gl 
z< Fgqr gr g l  i gg  qg? qgrg lfgq  gr | ,  p s  pgre g-rig r I  g  
tnqqrfg |  pgr  ̂ qgrg g ig g  pt ?qg gg gggl■jgrtvgTglf g g ppt qn?q |' i g fg g  
ggrg qq |  Fg g g  g  Fgn[ ^p r  egg Fgrggr trgpfrt;gq qgq gq  1 1 g g  g  Fgq ?p  

ggql ara  g  gIFqq gp g |  f  g ig  grqr |  Of gpff g g  g  p f r  giggra ifr 

^nt'T i

g m a*  gag fgut vngaa : g ig  Mfspgg qifaa ?> g fn w  D fg 3 ,c c o  t  
ga la  gggagl ggwgiglwf § maw's § otgaaa s a l1 ftra a t  i gl f a  fea  aw s 
gl g g «  ogggifg f s i |  gg i§  1̂ Hg» f%g at aa  fg a  ggt ggplfafga  

g g 5  ?an§ ia fw a  a a l a a  aal 9 i

ajtm g i g l : Yr gigg a> g  g ggg ?j  ggr F?gr |  F  ̂gg  Yt a if  g ig
g g ig g  FggT 1 1 Tg ggg g  gg  Yt gg fgg ifg  f^qr gqr 1 1

Chaudhri Hardwari Lai : Will the Chief Minister kindly indicate the 
number, roughly of course, of Government houses allotted to non-officials ?

Chief Minister : I require a separate notice for it, please

«r1 gtgswTST : grg fgfg*r grFsg g g-^Tgr I  fg ^g grgr«r g
g ig  grg i gra ’aFgg'r g - i R  gr Yr ggrg w t  g igt 11 ggi gg ggrg Yt
g f g  F^ R R g g  g  g g  ^  g r rg  |  ?

ggg g ;Y t: g f  gTT gg- g g  ^ggr r> ^ x  ^ i  gg  FgYrgR g i gig f  g R  g g  ̂  
Fgggt gf gig! 11  Yrgg grg gig gg gg gFggr g gig gi gfg grgg gtg f  i gî r 
g<gr gl gl, gg gg gig gigg gig?; gV v *p 'fFf Yt g grggg §1 git I  1
gl ^g gRT grgf gl rur g ggrgr g?gr 1 1
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(17)20 Punjab Vidhan Sabha

Chaudhri Hardwari Lai : Is it a fact that some Government houses 
have been allotted to non-officials ? 1 do not want the number, because 
that might not be possible for the Government to give.

HSU : 55 ?ft 5ff 15T 5HFT I %  flRT IT  515T | #fo5 3111 t5

i t f  1|5 W TF5 ft I
as!f5r sfretftaft : «tpt t  r f i t  wre min i t  i nifan ^rrf^, 

t t if i  f  mi ‘ f t ’ f  i f i t  ffT# f  ia w r i n  | %  5 i t  n? ft ftT  # i t  i r e m i
ftit  i f  i t  h i i t  f t i  i t i t  I  m f  t i -j r  5ft f t i !  i 5 h i  f  it t t  i f  i r i i T  
H f iT  § f f  tf it  ^  m  i f f  n  iu r t  ft  i i t  n i i i  i n  f  i t i  i f  f i R
H'-HTf I T  t f t  ?nff 1T5 H  55T 15 i f  fa I f  H I T  %55T | f l5  f t  1155 tFF'E 

15 fl5T 51T | ?
H3HR LfH FhuI lift : HUtoR Hrfag, oh§ fopS fauf 5 HHH 1 t tF.W

?r T  Wfa^\ H~ 4S jr  g rcj _ ^  fg ft f  H it fel H i t  WifRutfea

f  fofttoF f u  W i t  f ^ O T t f l T O ?  O ht)
Comrade Ram Piara : Will the Chief Minister be pleased to state 

whether there is any provision in the Rules to give preference to non-cfficials, 
in the m atter of allotment of houses, over Government servants ?

(No reply was given)
Comrade Ram Piara : Sir, the reply to my question has not 

been given.
Mr. Speaker : The Government have not, perhaps, realized its impor

tance.
JJIIHTS r w  CITTT : 11F fi'T  flflTTT IfPfl 1iT5ri5 ff  551 f  tF^T f i t

ITHF f t  i t f u i  I  flTF f  55Tfl1F 5T5-5Tff 3W  f t  15 Rf ft H t  51 fa 5551555 

f  P it nrff 3nr f t  i f i f  iP ir  if f  f  f  i t  7
HS’T : f t  551 15Tt f t  f  55 IT  555 fT5T | I f  3j 1H5F 5TPf1T5

f t  5H5T5 [iff f t  f  f k  55T fa 5T5T55 H I T  5FPf1F5 f t  151 I  fir 11 
fl| f t i  f t  Pl55F 5 f  f t lf  51 i f  IT 51F IF ft 51115 I f  5T 5lPf1F5 f t  1ft IT  
Hit I 55 f  115 555 111515 5ff 1 f k  55 f t  15T5 f  l l l f l l  51555 5 55 f

5 ire ft i5  f r i r f i  f r  if Fi  ftf  fts  5Tf f  i f  i t  i f  i t#  i i i r  i f Pi i t i

55F | piT5 ^  CUH H15 51T5F5 If f  15 f t  IT f l5  f  1T1115T f t f  fITT  1RRT5 

5fjf | I 55 f  555151 f t  51555 5 f  ̂  H IIF ft  f t  | ftT  55 f  51111555- 
f'5 f f  | I 5T 5 ' 5f5 11 5551 I f  f  fl" f t  5RF 15 f t  f  55 f  551p5,i: ft 115 

ft TfF | I

H5sre MiTfen fHW na : fte fwfHRBg pfag z  gawfaw 9 t fg f u  

w f gg'aawjHia gt§ 9 1 at fo fe o  su? h h h§ fa w ji waR faa nrelRer 

v«rew f  »FBi5  a a » 751?? wa >w »  wswais g w b r  aas 751a
waits wrewt ft wall mate ft2afg»«t‘w ?.fl‘ arft ?
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Written Answers to Starred Questions placed (17)21
ON THE TABLE OF THE HOUSE UNDER RULE 45
: t o b  Fsfq>TOt qff r a  |  q?> t o b H  Crdt 11

to q?> tet t o  £ Fto t o  fqr ^  ̂to! srtff to Ft o , totto qft totb 1 1
TO ap f«TC[ TOT TO>FTTO TOTT ^  TOTB |  I f̂ TQ[ TOfaTd <TO

qr nk q?T t|  f  i
Mr. Speaker : There must be some co-existence of married and un

married people.
r b t o  a i3 fe r* ra  fguj f g g *  : oft *rte nfcHBU Hfuw ^ htot for h b t o I

HcPS* ut HH# BUfeH tF HBfep. §
wbjtb otb?> to b̂] hht?>b d su? ?

TO* TOT qftf T O  q?B B> BTO> B f R  <TT ^fTOT FfRT BT

TOBT |  I
*ft wrerra : ^  F*iFtot btF̂ i b tobt |  fqr q?f TOrrf ■B qft tot tobt

FTO |TO I  I TO TOB qft fm  T O  fq? TO TOB ^  TOT 3 4 TOBTT
qrFTOB «ft *flr TO ft? TO TO ^  FbFbTO B eft TO BB TO TO trqr tT̂r qfrit q? 
TOT St St FbFtoT T̂T TO B Bt ?B TOB'  ̂qft TOT TOT TOR S TO |  ?

Chaudhri Hardwari L a i:  Is the Government aware that the housing 
situation in the town has undergone a radical change since some of the 
Government houses were allotted to non-officials a change in the sence 
that there are a very large number of private houses which have come 
up and are available for being rented ?

TO TOt: srrfro t̂bFto itb bbbbb q? g it srk s f  bto b! q?> to s tos 
f  ? Tfllftn? Bf bb q?> to to  st o  toibb Fsst |  Bift? bb q?t j g  kss 
to 1 bbto  q?T srrfk îbFbb qft TtssWrTO t o  q?T qftf sttst b T̂ 11

Mr. Speaker : The Question Hour is over now.
Sardar Gurnam Singh : Sir, the Chief Minister had promised to 

give inform ation in regard to a Question relating to Sardar K apur Singh, 
a former I.C.S. Officer of Punjab. Will he give the same now ?

Mr. Speaker : That has not come up on the List so far.
W RITTEN ANSWERS TO STARRED QUESTIONS PLACED 

ON THE TABLE OF THE HOUSE U N D E R  RU LE 45
Property Tax in Chandigarh

*5905. Pandit Mohan Lai Datta : Will the Chief Minister be pleased 
to state —

(a) W hether it is a fact that no property -tax is being levied on the
houses at Chandigarh, if so, the reasons therefor ;

(b) the total number of private houses so far constructed in
Chandigarh, Sector-wise.

(c) the number of houses exceeding Rs 50 thousand in value;
(d) whether it is a fact that the provisions of the East Punjab

U rban Rent Restriction Act, 1949 have not been made 
applicable to the buildings at Chandigarh, if so, the reasons 
therefor ?
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Shri Ram Kishan : (a) & (b) Yes. In  order to accelerate the develop
ment of the Capital it had been decided and announced through a Press 
note issued on 22nd May, 1959, to exempt the property in Chandigarh 
for 25 years from the operation of the East Punjab Rent Restriction Act, 
1949, and from the Punjab Municipal Act, 1911 for the purposes of House 
Tax and Property Tax.

(b) 4,176. The Sector-wise detail is :—

[6th October. 1964

Sector No. Number of
constructed

houses

2
oJ
4
5
7
8 
9

10
11
15
16 
18
19
20 
21 
22 
23
27
28

49 
28
50 
60

160
420
190
103
91

230
206
529
242
174
513
742
141
237

11

Total . 4,176

(c) Precise data showing the number of houses exceeding Rs 50,000 
in value is not readily available as the physical survey of such buildings has 
not so far been carried out, by the Estate Officer, Capital Project.

Fair Price Shops
* 5 9 0 6 , Pandit Mohan Lai Datta : W i l l  the Chief Minister b e p leased 

to state :
(a) the total number of Fair Price Shops so far opened in the State ;
(b) whether it is a fact that such shops have been running at a loss;

if  so, the extent ofloss so far incurred by each such shop;
(c) whether Government intend to convert these shops into Co

operative Consumers’ Stores ?
Shri Ram Kishan : (a) Eight Government Fair Price Shops have been 

opened at Chandigarh and one each at Simla and Ningal.
(b) No.
'<•) Yes.



Scarcity of Foodgrains in the State
*5914. Shri Babu Dayal Sharma : Will the Chief Minister be pleased 

to state whether the Government is aware of the fact that owing to incessant 
rains the sowing of kharif crops has not been completed this year and the 
chano3S of kharif crops are also not very bright if so, the measures adopted 
or proposed to be adopted by the Government to ensure that there will be 

* no scarcity of foodgrains in the state ?
Shri Ram Kishan : A statement containing the required inform ation 

is laid on the table of the House.
STATEMENT

Sowings of kharif crops this year have been both timely and normal. However, 
incessant rains and floods have damaged the standing crops in some areas. The following 
measures have been taken to ensure availability of foodgrains at re asonablc rates : —

(a) On the persistent demand of the State Government, the Government of India
eventually agreed to enforce Zonal restrictions on the mo vement of wheat 
and wheat products and these restrictions are to stay still at least the next 
harvest.

(b) The Punjab'Gram Regulation'of Distribution Order, 1964 has been enforced,
under which a foodgr ain licensee can export o nly 1 /3rd of gram stocks held 
by him on the 12th June, 1964 and 1 /3rd of stocks purchased by him after 
this date from the producer in a mandi.lgj

(c) The State Government have been authorised by the Government of India to
regulate distribution of wheat products manufactured by the Roller 
Flour Mills in the Punjab.

(d) About 60,000 tonnes indigenous wheat has been purchased for meeting i imme
diate (both internalandextemal) requirements. More stocks are propo sed 

to be purchased for issue to consumers at fixed prices during the loan 
months. Meanwhile, wholemeal imported wheat atta is being sold at fair 

price shops at 44 paise per kilogram.

(e) Rice is being sold at fair price shops at 87 paise per kilogram and basmati
56 paise per kilogram begmi exclusive of sales tax at the scale of one kilo 
per head per month and for habitual rice eaters at six kilos per head per 
month.

(0 Anti-smuggling measures have been tightened up to so as not to allow any 
illegal export of wheat, gram and rice.

(g) The provisions of the new Punjab Foodgrains Dealers Licensing Order, 1964, 
are being rigidly enforced and stocks returned being submitted by the 
licensee are invariably scrutinized.

Written Answers to Starred Questions placed on the table of (17)23
the H ouse under Rule 45

C jxnplaint against Superintendent of Police, Kapurthala
*6415. Shri Om Parkash Agnihotri : Will the Minister for Home and 

Development be pleased to state :
(a) whether the I. G  of Police received any complaint of mis

behaviour and using abusive language etc. against the 
Superintendent of Police, Kapurthala, from the Sarpanch 
and others of village Bassi in the said district; if so, copy 
thereof be laid on the table of the House;

(b) the action, if any taken or proposed to be taken - on the com
plaint referred to in part (a) above ?

Sardar Barbara Singh : (a) Yes, A copy of the complaint is laid on 
the table of the House.
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[Home and Development Minister]
(b) The complaint was duly enquired into by the Deputy Inspector 

General of Police, Juliundur Range, personally ?dn as a result thereof, 
case F.I.R. No. 24, dated 28th March, 1964 under section 332/353/186/506
T.P.C. police station Bholath registered against Sarvshri Kartar Singh and 
Amar Singh, was sent up for cancellation.

Departmental action against the defaulting Police Officers is in progress.

R3T f3U

q l HT?> ift

q l  H 33  STS, 3H  HfSRaa, tftFH, 

nalarn i
<j

mhT H'feaTa grata antfen, hr! § aaia hr! n  aa ana'n m s  a s  
fsan  faas an n laan  ah

(1) fea fa fanl 27 atan, 1964 n,a_fsH aTst n sn  a) fea ataalfciH 
fan aaara afgfaa fifty mh. Mml. >hh., >ya.? §. n sa  Hama wta fifty, >hr. 
wmi. fas* TPS aa a fsa  §  firaTal aa atn a  aaalaa 9/10 hr h. a an a  
fa uf, a 33 s a  naaTa aaraa Hanm aTatsfifty w . ,  a s .  jft. >h§ nama Maa fifty 
naanm, afea nanm a" na fifty HTan aa! nl aaia faatHlMt ft ht3hs aa_a 
afHan't alnl mh f a t  a  aaa ^ s  aia 1— U =

(2) feafa feral 29 atan. 1964 an aa ln s la  fifty aaanfeastH naanst
3 as la  at ami farsnl a ts  s  t  fan ant a a  3 fan a  feaaT aa fswT 1 f a  m fe  
a rs  naara aanta fifty ana afats fifty § aaaat saiT a  aT® fstyfe 1 § 
Naa fifty a a a a ra a  ura a" a_sTfn»fT n't 1 >HH.,al., Htfan 3 fan atfsNt a 
nan a aT nst faaT § fan a  faal nT n s  aT 3 »far s T an  at nant fnat 1 
mh. at. HTfa3 3 nT3 fifn at annaft fan aaata fifty >nn tyaa fifty aa r 
a a  a Ts  salat stnamlw § f  a f at Hfeanl atnt 1 aa  gram antfen ant f  • 
aaan afa»pH fifiy a  m r . at. Rtfan a  aant ain't fa H^t nan nfeaal a 
ami a s  hr alnl me a* mr. al. Rtfan aa at sir fan mt afe § naan 
a rRi ngananl n?T aaraTfe»rT far»r nffa w a  fifty »ra aanta fifty a T aa  
aTs T alnT me 1 fea a s  rV  fifty naan RaaT nsant
naluft al ama r! § aam fant t̂>xt antfen* at aara r! 
fea w  t o  aanta fifty § Man fifty a'Hama mam fan fan hsh afntyt 
faityt »ft ifenal alnl ami 1 fan Rtal tyn̂ T span fea a fa Hanm aanta
faty n  aalal nalm aanta narala fifty nal a fea nasi aian^a1 qgqa afiel 
if fan hr! a  a  Hama al aa >nn ifsntal n  uiaf n  §  alnma al aa 1 §a*' “ — u
n fame] nRHs § a f aTRi a n sT s a  sal »rn § a f a  fewm fani amna— — y — y a:
»nl aslR ats a s  t  fea ami atsl aa^n aaaml § 1



- fen he) ise ) 5 fo? fen Frel mbs1 b) bbIhh feOT^el org?>e) 
fa s*  u h )h sraH3Tg)>nT s  f e e t  m §  3  ofte* 5  3  raT

u — — u =  -

f^e) MB WF s?rHB Rt1?1 fH33 MB TF?U giy) yyq sftBi TT§ I
feu r>b) «fesT u utbb fuV feu § ?bh few* fuV feu ufaau f  h) uet 

 ̂m3 gofT 3 uu uajT fea ur ua ijpie u)bt 1 1
4 5 ? ie !  U1+3TT |

MHT Uf MTU. U UTR,
fHB) 4-4-1964 3BIU f^ n l fqs gn),

grS i BSU , BfunlH  ^  

fUHT UyUgHT1

Written Answers to Starred Questions placed on the Table (17)25
of the House under R ule 45

MHU frfui 3 HHUT3  HyfBM’U frfuf gsrHHyU
uu H'uuyVfeB aa)

otIu fauf h "au, auTura fauj 
yVfeB

bub faui a mb yu
auBTB fauf uuTfaur rb faui

3iuTfaui aoTHaaB traflufaui rbub 
H;ae ii%'fe3 huh faui H'ae wfeB eat 

3 )1*3 faw us>3 HU*.fauj

Registration of case against a Coal Depot holder of Panipat, district
Karnal

*6728. Shri Fateh Chand Vij : Will the Minister for Home and 
Development be pleased to state— . "

(a) whether it is a fact that a case was registered in 1963-64 against
one Shri Dewan Chand Takkar, Coal .Depot-holder of 
Panipat, district Karnal on the charge o f sale o f coal in the 
black-market ;

(b) whether it is also a fact that the said case was subsequently
withdrawn by Government, if so, the reasons therefor ? 

Sardar Darbara Singh : (a) Yes. A case F.I.R. No. 1 , dated 2nd 
January, 1964 was registered at police station Sadar Panipat, district Karnal.

(b) Yes. The Government considered it desirable to withdraw the 
prosecution proceedings in this case and instead directed the Deputy Commis
sioner Karnal to exercise his discretion regarding the suspension o f the 
license o f the coal Depot-holder and/or to the security in part or in full.

Opening of Co-operative Consumers Stores in Rural Areas 
*5907. Pandit Mohan Lai Datta : Will the Minister for Home and 

Development be pleased to state whether the Government propose to start 
Co-operative Consumer Stores in the rural areas particularly in the 
backward hilly areas in the State, if  so, when ?

Sardar Darbara Singh : No.

(FM

UTH W 8  

t?HT fFW

fHU|
H^cT



Test of the Officers of the Co-operative Department

*6042. Chaudhri Darshan S in gh : Will the Minister for Home 
and Development be pleased to state—

(a) the merit-wise list o f officers o f the Co-operative Department
who took the test recently held in the Punjab Civil Secretariat

(b) whether Government contemplate giving some benefit to the
officers who secured the first, second and third positions in 
the said test or to censure those who failed in it ?

Sardar Darbara Singh : (.a) N o such test has been held recently.
(b) Does not arise.

Upgrading of Schools in the State

*5994. Shri Rap Singh P h a l: W ill the Minister for Education and 
Local Government be pleased to state—

(a) the names ofthe schools o f different categories upgraded in the
State so far during the current financial year by getting 
cash contribution and without getting cash contributions, 
separately ;

(b) the number o f schools o f different categories proposed to be
upgraded during the remaining part o f the current financial 

■ year ;
(c) whether Government is considering any proposal to relax the

condition o f cash contribution for upgrading schools in the 
Backward Hilly Areas, if  so, the time by which it is likely 
to be implemented ?

ShrtPrabodh Chandra : (a) Yes. A statement showing the names o f  
Schools upgraded so far during the current financial year is laid oh the 
table o f the House.

{b) The matter is under consideration.
(c) Cash contribution is not obligatory. Communities which raise 

contributions through their own e f fo r t s  get preference.

~ LIST OF SCHOOLS UP-GRADED ON CASH CONTRIBUTION BASIS

1, Government Primary School, Chakmoh, tehsil Hamirpur (Kangra):

2. Government Primary School, Mohral, tehsil Hamirpur (Kangra). 

y. Government Primary School, Chiri, tehsil Goliana (Rohtak).

4. Government Primary School, Ajaib, tehsil Gohana (Rohtak). ,

5. Government Primary School, Nurpur Lubana, tehsil Kapurthala (Kapurthala).

* 6. Government Primary School, Bhura Kunha, tehsil Patti (Amritsar).

7. Government Primary School, Behrampur, tehsil Gurdaspur (Gurdaspur).

8. Government Primary School, Khaspur, tehsil and district Mohindergarh.

LIST OF SCHOOLS UP-GRADED ON GOVERNMENT ACCOUNT (WITHOUT
CASH CONTRIBUTION)

1. Government Primary Sehool, Sirhala Khurd (1 loshiarpur). ,

2. Government Primary School, Voin Poin (Amritsar). ' v
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3. Government Primary School, Mallehwal (Hoshiarpur).

4. Government Primary School, Arnauli (Karnal).

5. Government Primary School, Kona (Kangra).

6. Government Primary School, Peepli Khera (Rohtak).

7. Government Primary School, Kutiwala (Bhatinda). .

Written Answers to Starred Questions placed on the (17)27
Table of the H ouse under R ule 45

Mass Literacy Scheme

*6681. Shri Fateh Chand Vij : Will the Minister for Education and 
Local Government be pleased to state—

(a) the provision in the Third Five Year Plan for Mass Literacy
Scheme in the State ;

(b) the expenditure actually incurred so far under the said scheme
the amount proposed to be spent during the years 1964-65 
and 1965-66 ;

(c) whether it is a fact that a junior Punjabi teacher of the Pun
jab University was entrusted with the duty o f carrying x>ut 
the said scheme ; if so, whether any reference in this connec
tion was made to the Punjab University ; if  not, the reasons 
.therefor ;

(d) whether any Government jeep was also placed at the disposal
o f the teacher referred to in part (c) above, if so, an abstract 
of the journeys performed by him in the jeep be laid down 
on the table o f the House ;

(e) the reasons why some officer from the Education Department
was not given charge o f the Scheme ?

Shri Prabodh Chandra : (a) The provisions for the schemes for 
eradication o f illiteracy amongst the adults is made on the non-plan side 
except Rs 5,110 provided for Adult Literacy Scheme in Lahaul and Spiti 
area on the plan side.

(b) Expenditure actually incurred on the Rs 36,77,632 up to
scheme so far June, 1964.

Amount to be spent during 1964-65 .-. Rs 5,71,980 on non-
L plan side and Rs 5,110

on plan side.
Amount to be spent during 1965-66 "... The provision is yet to

' * - be made.
(c) No. The schemes are being executed by >the Education Depart*

merit. , A special campaign was, however, launched recently for the eradica
tion o f illiteracy.amongst the adults in Ambala, Patiala, and Sangrur Districts 
fora period of two months wit ha follow up programme of the same duration. 
The execution o f this campaign was assigned to Dr. V. N. Tewari, a Lec
turer inthe Department of Punjabi ofthePunjab University, in an honorary 
capacity, under the over-all supervision and control o f the Education De
partment. Even this project is to be reviewed and evaluated in its working 
by the Senior Officer of.the Department. No, reference to the University 
was considered necessary as Dr. Tewari was to work in an honorary 
capacity'during summer vacation.

(d) Yes. An abstract o f the journeys performed by Dr, Tewari and 
his supervisors is placed on the Table o f the House,

00 Covered by (c) above,



[Education and Local Government Minister]
An abstract of Journeys performed by Dr. V. N. Tewari and his 

supervisors

t*7)28 Punjab Vidhan Sabha [6th October, 1964

Date
Serial Name of person and 

No, time

1 Dr. V. N. Tewari . /  14-5-64
7ia.m.
lip .m .

\  2 Ditto . .  15-5-64
f ; ~ f ~ ‘ . . . 8 a.m.

10 p.m.

3 Ditto . .  16-5-64
7 a.m.

V V ' ci . •' 9£p.m.

4
‘ C *

Ditto . .  17-5-64
7.30 a.m.
9.30 p.m.

' 4
Ditto: . .  18-5-64
, /  7.30 a.m.

/  ' 10 p.m.

r fe S h r i Sarup Singh .. 19-5-64
■' ■ 8 a.m.

V ' V  ' > 10.30 p.m.r r • j' f -• r- r  • >• - , . *

.. 7. Ditto .. 20-5-64
rc'T1 * ' r *" ' ' 7.00 a.m.

^  H : ^ - /  7.00 p.m.

'8 • ; ? D itto  .* 21-5-64
; * .• p - .- f - . .. 7.00 a.m.

• ; 1.30 p.m.

9 D r.Tew ari' . .  22-5-64
. r , • 8.30 a.m.

* * ; - - _ . 12.15 p.m.

10 Sarup Singh . ..  23-5-64
7.00 a.m.

r % 12.30 p.m.

H e Kesar Singh .. 24-5-64
7.00 a.m. 

' 12.00 p.m.

12 Dr. Tewari .. 25-5-64
6.30 a.m.

'  ̂ - ■ 9.30 p.m.

13' - " D i t t o  .. 26-5-64
« r i; 7.00 a.m.

12.30 p.m.

Places visited

Sector 14, Chandigarh, Local, A m l ala 
Cantt., Ambala City, Patiala. Sanjrur 
back to Sector 14 and then to Sector 19.

Sector 19 to 14, Directorate, Secretariat. 
Directorate, Local, Gharana, Mor inda, and 
back.

Sector 19 to Sector 14, Barrel, Punjab 
‘College, C.M. residence, local

Local, Sarangpur, Majri, Mu llanpur, 
Dasu, Hoshiarpur, Chandigarh.

Local, Patiala, Local, back

Sector 14, Local, Kharar, Kurali, Siohan, 
Kurali, Barodi, Naggal Mat our, Niholkha, 
Paprali.

Paprali, Kurali, Railway Station, Dhian- 
pura, Chambadi, Singhpura, Rupar, 
B.D.O’s office, Courts Haveli, Ranpur,
Parkhali, Chanjari, Chandigarh.

-

Chandigarh 19,14, local, Badeal, Lameana, 
Landarana, Sohana, Chuni, Sohana, 
Kharar, Khanpur, Kurali, Chandigarh5 
to Patiala, Local Chandigarh 19.

Chandigarh, local, Service station, Industry 
Area, Patiala, local, Chandigarh

Chandigarh 14, 19, local, Sarangpur, 
Shangariwala, Parachh, Majri Sevank, 
Multanapur, Paronjiana, Chandigarh, 
Patiala, Chandigarh

Chandigarh 19, 14, local, Patiala, Samana, 
Jora Majra, Gagga, Shapur, Mavi, 
Atalana, Samana, Patiala, Rajpura, Bassi, 
Isekhana, Kakrala, Chandigarh Sector 15

Chandigarh local, Patiala, Sangrur, Bamala, 
Dhanaula

Dhanaula, Bamala, Sehna, Bamala, Badleer. 
Badrukhana, Sangmr, Mahal, Grachoan, 
Bhawanigarh, Patiala, Rajpura, Kakrala, , 
Bassi Ise Khan, Khyargarh, Sector 19v 
(^anaigarh.



W ritten Answers to Starred Questions placed on the table (17)29
of the H ouse under Rule 45

Serial Name of person
No.

Date 
and time

Places visited

14 Sarup Singh .. 27-5-64 Chandigarh 19, Local, Kharar, Landrana,
7.00 a.m. Chuni, Shohara, Suneta, Matur, Ghumbra,

10.00 p.m. Dhaun, Chandigarh Badhari, Kurali,
Paprali.

15 Ditto . . 28-5-64 Panrali, Kurali, Dhianpura, Chtamli Barode,
7.30 a.m. Mundhon, Kubaheri, Khidrabad Singh

12.30 p.m. nura, Chandigarh. Dera Bassi, Dera back
Dera Bassi.

16 Kesar Singh .. 29-5-64 Dera Bassi, Sarseene, Lalru, Dapar, Tseapur,
7.30 a.m. Jange, Janetpur, Devi Nagar, Chandigarh,

11.30 p.m. Alampur, Kaleran.

17 Dr. V.N. Tewari ... 30-5-64 Kaleran, Kheri, G^palon, Kotla, Ghamand-
7.30 a.m. garh, Bassi Pathana, Chandigarh local,

11.00 p.m. Ambala Cantt., City, Chandigarh, local,
Dananu, Kaleran.

1$ Ditto .. 31-5-64 Kaleran, Nahanhri, Alanpur, Rurkee,
7.30 a.m. Kharar, Suneta Chhat, Nabha, Chandigarh, 

12.25 p.m. Patiala Local, Chandigarh.
IT' ‘ '

19 Sirup Singh . . 1 - 6 - 6 4  Chandigarh local. Secretariat, Barheri,
8.00 a.m. Dhanu, Kharar, Radiala, Rupar, Mahalana,

10.00 p.m. Haweli, Sukhrampur, Bhiora, Singh
Bhagwantnura, Sehon majra, Solkhena, 
Niholka, Kurali, Paprali.

20 Sarup Singh 2-6-64 Paprali, Cherheri, Kurali, Chandigarh,
6.30 a.m. Secretariat, Kalka, Kasauli, back Chandi-

Dr* V.N. Tewari 10.30 p.m. garh, Singhpura, Puda, Patiala, Patrana.

21 Sarup Singh .; 3-6-64 Patrana, Sangrur, Benra, Dhuri, Dhura,
C " 6.30 a.m. Palasuar, Paluani, Dhuri, Ghnauri, Sher-

' 10.00 p.m. pur, Barnala, Shejara, Mohal Kalan,
Dadahur, Dhanula, Badber, Bhaderpur, 
Badrukhana, Sangrur.

22 Sarup Singh .V 5-6-64 Patiala, Ambala City, Shahnur, Nishaura,
7.00 a.m. 
10.05 p.m ."

23 Sarup Singh ... 6-6-64
’ r ' 7.00 a.m.

• ' 10.00 p.m.

24 Dr. V. N. Tewari .. 7-6-64
7.30 a.m. 

11.00 a.m.
25 Ditto ..  8-6-64

ft:... 5.00 a.m.
- .1-1. 8.00 p.m.

2* Ijitto .. 9-6-64
7.30 a.m. 
9,00 a.m.

Mora, Shabal Nagala, Adhoya, Barara, 
Mulana, Pijokhra, Ambala, Cantt., City, 
Rurkee, Nanheri, Alanpur, Kaleran.

Kaleran, Khrude, Jakhwali Guniamaira, 
Rurkee, Hardassour, Baran, Patiala, Raj- 
pura, Bassi Tsse Khan, Khijargarh, Dialpura, 
Sodiana, Nabha Singhoura, Puda, Chandi
garh, Kalka, Kasauli

Kasauli, Dharampur, So’an, Simla, local, 
Kasauli

Kasauli, Solan, Dharampur, Kalka, Chandi
garh, Sector 14

Chandigarh, local, Industrial Area, Service 
Station Hind Motor, Sector 14
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Date
Serial Name of person and Places visited
No. time

27 Dr. V. N. Tewari .. 10-6-64 Chandigarh, Secretariat, Kalka, Dharampur,
7.00 a.m. Simla, Chota Simla, Sanjolee, Simla,

10.30 a.m. Chandigarh

28 Manmohan Singh .. 11-6-64 Chandigarh Local, Singhpura, Puda, Nabha,
12.00 a.m. Dialpura, Kakrala, Bassi Ise Khan, Khijar-
10.00 p.m. garh Chatt, Patiala

29 Kesar Singh .. 12-6-64 Patiala local, Zira Parishad, Baran, Hardas-
i 7.30 a.m. pur, Gunia Majra,Nadpur Kesho, Jakhoali

9.30 p.m. Rurkee, Khrori Alampur, Nahanher,
Kheri, Chandigarh, Dera Bassi, Dera 
lsepur, Dera Bassi

5 30 Sarup Singh .. 13-6-64 Dera Bassi, Dera Tsamir, Lalru, Sarseenee,
7.30 a.m. Ambala City, Ambala Cantt., Shahpur,
9.00 p.m. Mashonda, Chhota Khuda, Dakala,

Mulana, Ambala City, Panjokhra, Sarseene, 
~ Dera Bassi, Chandigarh

31 Dr. V.N. Tewari 1 .. 14-6-64 Chandigarh local, Dera Bassi, Shahbad
7.15 a.m. Mashonda, Shahpur, Ambala, Chhota

12.00 p.m. Khuda, Ambala, Sarseene, Lalru, Chandi
garh, Sarangpur, Parchh, Majri, Mullan- 
pur, Chandigarh

32 Wazir" Singh 15-6-64 Chandigarh, Barel, Lambeena, Kajheri
7.45 a.m. Sohana, Bhagomajra, Sohara, Chuni,
9.00 p*m. Suneta, Kharar, Kurali, Rupar, Mahal,

Chhoti Hawaii, Rupar, Kurali, Paprali

33 Sarup Singh .. 16-6-64 Paprali, Bhagowal, Cherhari, Kurali,
7.00 a.m. Rupar, Mairi Jattana Singh, Sehon Majra,

11.00 p.m. Kurali, Khidrabad, Sealwa, Barode, Nagal,
' ' Niholka, Kurali, Chandigarh

34 Dr. Tewari 17-6-64 Chandigarh local, Dera Bassi, Dera, Lalru,
°.00 a.m. Surseene, Ambala Khuda, Chandigarh, 
12.35 a.m. Parachh, Majree, Sarngpura, Chandigarh

35 Jasbir Singh .. 18-6-61 Chandigarh, Patiala, Bhawanigarh, Rampur,
8.00 a.m. Khurana, Khuranc, Sangrur

10.00 pirn.

36 Ditto .. 19-6-64 Sangrur, Badru Khana, Bhaderpur, Lidder
- * ' 8.30 a.m. Natt, Baddber, Dhanaula, Barn ala, Shena

' 10.30 p.m.

37 Ditto .. 20-6-64 Shena Cheema, Barnala, Shejra, Mahal
8.30 a.m. Kalan, Dadapur, Sherpur, Ghanauti,
9.00 p.m. Dhuri, Ladda, Akoie Sahib, Sangrur,

Khurana, Rampur, Bald, Patiala

38 Kesar Singh .. 21-6-64 Patiala, Rajpura, Bassi Ise Khan, Khijar
8.00 a.m. garh, Kakrala, Chhat, Dailpura Sodian,
8.30 p.m. Nabha, Singhpura, Puda, Chandigarh

- 39 r Sarup Singh ? . . 22-6-64 Chandigarh local, Sarangpur, Parach;
7.1.5 a.m. Jaulimajri, Shangarewala, Mulanpur,
9.15 p.m. Hoshiarpur, Chandigarh



; Written Answers to Starred Questions placed on the (17)31
Table of the H ouse under Rule 45

Serial Name of Person Date
N o. and time Places visited

40- Dr. Tewari

41 S. Sarup Singh

42 Dr. Tewari

43 Ditto

44 Sarup Singh

45 Ditto

46 Ditto

47 Ja shir Singh

48 Kesar Singh

/

49 Dr. Tewari

50, Ditto

51 Ditto

52 Ditto

53 Ditto

23- 6-64 Chandigarh, local Secretariat three trips.
8.00 a.m.
6.30 p.m.
24- 6-64 Chandigarh, Gumbra, Sohana, Mataur

7.00 a.m. Soneta, Chuni Kalan, Khanpur, Rurkee, 
12.25 p.m. Pukhta, Kurali, Chatambli, Dadun, Ch andi-

garh.

..  25-6-64 Chandigarh, Kumbra, Sohana, Rurkee,
1.15 p.m. Pukhta, Chandigarh, Kajheri, Mataur, 

12.45 a.m. Khanpur, Chandigarh.

.. 26-6-64 Chandigarh, Workshop local, Chandigarh.
9.00 a.m.
7.00 p.m.

.. 27-6-64
9.00 a.m.

11.30 p.m.

.. 28-6-64
7.30 a.m.

10.30 p.m.

.. 29-6-64
8.00 a.m. 

10.00 p.m.

.. 30-6-64
7.15 a.m. 
8.30 p.m.

. .  1-7-64
7.30 a.m. 

10.00 p.m.

Chandigarh, Dera Bassi, Dera, Chandi
garh, Kumbra, Sohana, Mataur, Khanpur, 
Dasarua, Paprali.

Paprali, Cherheri, Rupar, Majri Jattan, 
Rampur, Kotla Nihang, Mahalana, 
Chhoti Haveli, Berson, Rupar, Sulakhian, 
Singh Bhagwantpur, Sehonmajra, Kurali, 
Barodee, Sealwa, Khidrabad, Majree, 
Mundo, Duserna, Kurali.

Kurali, Dusarna, Chtambli, Kharar, P.D., 
Office Daun, Badheri, Chandigarh, local, 
Chandigarh, Sangrur.

Sangrur, Akoie Sahib Ladda, Benra, Dhuri, 
Sangrur, Badrukhana, Badher, Sangrur, 
Dirba, Attlana, Gagga, Jora Majra, Movi, 
Thnadha, Shapur, Pattrana, Dirba, 
Mahalana, Garachon, Bhawanigarh, 
Baladkhurd, Patiala.

Patiala, local, Gunia Majra, Jokhowali, 
Rurkee, Khroree, Ghaundarh, Kheri, 
Gopalon, Nandpur, Loolan, Nahaneri, 
Alampur, Chhatt, Bassi Ise Khan, Karala, 
Nabha, Chandigarh.

.. 2-7-64 Chandigarh, Ambala City, C antt, Nilokberi,
8.30a.m. Delhi, local.

11.00 p.m.

3- 7-64 Delhi local, Romeshnagar, Cannaught
9.00 a.m. Place, Fatehpuri, India Gate, Delhi.
9.15 p.m.

4- 7-64 Delhi local, Karnal, Nilokheri, Ambala,
6.00 a.m. Chandigarh.
2.30 p.m.

.. 5-7-64 Chandigarh, Secretariat, Two trips D.P.I.
8.30 a.m. Office,. Government Press, Chandigarh.
7.00 p.m.

6-7-64 Secretariat, D.P.I. Office, Local, Chandigarh.
8.00 a.m.
6.00 p.m.
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Date
Serial

No.
Name of person and

time
Places Visited

54 Shri Sarup Singh 8-7-64 Chandigarh, local, Landrana, Kvmbra, 
8.15 a.m. Mataur, Sohana, Chandigarh.

7.30 p.m.
55 Dr. Tewari .. 9-7-64

8.00 a.m.
7.00 p.m.

Chandigarh, D.P.I. Office, Secretariat, 
D.P.I. Office.

56 Ditto .. 11-7-64 
12.00 a.m. 
7.30 p.m.

Chandigarh local Kumbra, Kejhari, Sohana 
Mataur, Chandigarh.

57 Sarup Singh .. 12-7-64
1.30 p.m.
9.30 p.m.

Chandigarh, Sarnangpur, Mullanpur, 
Jaulimajri, Halt at Sarangpur.

58 Ditto .. 13-7-64
8.00 a.m.
9.00 a.m.

Sarngpur—Chandigarh.

59 Manmohan Singh .. 14-7-64
8.00 a.m.
1.00 p.m.

Chandigarh, Chhot, Karala, Bassi- Ise 
Khan, Nabha, Dialpura, Sodiana, Singh- 
pura, Puda, Dera Dhinauree, Dera Bassi * 
Chandigarh.

60 Ditto 16-7-64 
10.00 a.m. 
6.00 p.m.

Chandigarh Secretariat, Directorate, local.

61 Sarup Singh .. 19-7-64 
8.30 a.m. 
9.00 p.m.

Chandigarh, Kumbra, Mataur, Sohana, 
Suneta, Khanpur, Kurali, Singh, Chtambli, 
Chneri, Paprali.

62 Ditto .. 20-7-64 
7.30 a.m. 
2.00 p.m.

Paprali, Kurali, Dhianpura, Alampur, 
Nanheri, Rurkee, Pukhta, Daun, Badhe ri, 
Chandigarh.

63 Dr. Tewari .. 21-7-64 
10.00 a.m. 
2.00 p.m.

Local, Chandigarh, Secretariat, Directorate.

64 Ditto .. 22-7-64
8.00 a.m.
2.00 p.m.

Chandigarh Local, New Secretariat, D.P.I. 
Office, 19 Sector, 14 Sector.

65 Manmohan Singh .. 24-7-64
3.00 p.m.
9.00 p.m.

Chandigarh, Dera Bassi, Dera Dhanauni, 
Dera Bassi.

66 Ditto 25-7-64 
8.00 a.m. 

10.00 a.m.

Dera Bassi—Chandigarh.

67 Sarup Singh .. 29-7-64 
10.00 a.m. 
8.00 p.m.

Chandigarh, Badheri, Atawa, Daun, Kurali, 
Jhaenjeri, Singh, Bhagwantpura, Sehun, 
Majra, Paprali.

68 Ditto 30-7-64
8.00 a.m.
4.00 p.m.

Paprali—Dhianpura—Chatambli Rurkee, 
Khanpur, Sonita, Chuni, Nabha, Dialpura, 
Sohdhiana, Bassi Ise Khan, Karala,

69 Wazir Singh

70 Ditto

6- 8-64
4.00 p.m. 
8.30 p.m.
7- 8-64

8.00 a.m.
2.00 p.m.

Chandigarh Parachh, Sarnapur, Shangari- 
wala, Masatgarh, Sarangpur.

Sarangpur-Mullanpur, Chandigarh.

Prepared as per entries in the Log Book of PNT 7001 and 
compared



Elections to the Municipal Committees 
*6447. Comrade Bhan Singh Bhaura : ‘ Will the Minister for Educa

tion and Local Government be pleased to state—
(a) the total number o f the Municipal Committees in the State,

elections to which were held recently ;
(b) the total number of Municipal Committees referred to in part

(a) above where Presidents'have been elected but their names 
have not been published in the Official Gazette ;

(c) the names o f such Committees, where elections of Presidents
have not been held and the reasons therefor ?

Shri Prabodh Chandra : (a) 87.
(b) 12.
(c) The names of such Municipal Committees where elections of 

Presidents have not been held and reasons therefor are :—
Due to stay orders issued by the Pun
jab High Court on a Writ Petition 
filed by a member o f the Committee. ; 

. .  The notification sent to Press on 
10th June, 1964 by the Deputy Com-- 
missioner, Kulu regarding the names 
of the members elected to the Com- . 
mittee was published in the Govern
ment Gazette on 28th September, 
1964.

(4) Ahmedgarh . .  To rectify a mistake in the printing of
notification regarding the election 
members o f the Committee, a corri
gendum was issued to the press on 
29th August, 1964 which was pub
lished in the official Gazette on 11th 
September, 1964. The election of the 
President of the Committee was held 
on 21st September, 1964 and a 
notification will be issued by the 
Deputy Commissioner, Sangrur as 
soon as the election is approved by 
the Commissioner, Patiala Division.

(5) Malerkotla . .  On the basis o f a Writ Petition filed
by a member of the Committee, the 
High Court had stayed the election of 
the President.

(6) Ludhiana . .  Government have had the matter
examined whether the election o f the 
President o f the Committee could be 
held notwithstanding the f&ct that 
election o f a member from one of the 
wards of the Committee had been 
stayed under the orders o f the High 
Court. It was decided that the 
election of President should be held 
and orders to this effect were issued 
to the Deputy Commissioner, 
Ludhiana on the 24th September, 
1964.

Written Answers to Starred Questions placed on the (17)33
Table of the H ouse under Rule 45

(1) Bahadurgarh "1
(2) Jhajjar y

(3) Sultanpur Kulu



Municipal Committees where no Elections have been held during the
past three years

*6448. Comrade Bhan Singh Bhaura : Will the Minister for Educa
tion and Local Government be pleased to state the names of the Municipal 
Committee in the State, elections to which have not been held during the 
last three years, togetherwith the approximate date by which elections 
thereto are likely to be held ?

ShriPrabodh Chandra : P art(i\—A statement containing the requisite 
information is placed on the table of the House.

Part (ii)—Elections to 6 Municipal Committees ; namely Pathankot, 
Gurdaspur, Phillaur, Goniana, Hissar and Sohna, are proposed to be held 
on the 25th October,1964. Elections to the remaining Municipal Commit
tees excepting Mansa, in which case, the elections were stayed by the High 

Court, will be held soon after the finalisation o f preliminaries, like delimita- 
taion o f Wards, preparation o f electoral rolls etc.

Statement showing the names of Municipal Committees elections to which were 
due but were not held during the last 3 years.

(17)34 Punjab Vidhan Sabha [6th O ctober, 1964

Serial Name of the Municipal Serial Name of the Municipal
No. Committee No. Committee

1 Amritsar 15 Phagwara

2 Pathankot 16 Raikot

3 Gurdaspur 17 Mansa
4 Sohna 18 Bawal

5 Hissar 19 Sangat

6 Phillaur 20 Budhlada

7 Goniana 21 Karnal

8 Simla 22 Meham

9 Rewari 23 Yamuna

10 Kot Fatta 24 Panipat

11 Jagraon 25 Sonepat

12 Faridkot 26 Patiala

13 Kot Kapura 27 Banur

14 Una - ~ 28 Dera Bassi



Written Answers to Starred Questions converted Placed (17)35
on the Table of the House under Rule 45

Serial Name of the Municipal 
No. Committee j

29 Sanaur 54 Uchana

30 A mloh 55 Julana

31 Baretta 56 Charkhi Dadri

32 Bassi Pathanan 57 Kanina

33 Nabha 58 Ateli

34 Gobindgarh 59 Palwal

35 Doraha 60 Ra mpura Phul

36 Bhatinda 61 Rajpura

37 Sirihargobindpur 62 Fatehabad

38 Moga 63 Dalhousie

39 Jallalabad 64 Sangrur

40 Giddarbaha 65 Sirhind

41 Sultanpur Lodhi 66 Bhiwani

42 Bhadaur 67 Kharar

43 Zira ^ 68 Muktsar

44 Batala 69 Jaitu

45 Lehragaga 70 Sadhaura

46 Tappa 71 Kalannwali

47 Dhuri 72 Narwana

48 Dhanaula 73 Morinda

49 Tohana 74 Hoshiarpur

50 Bhiwanigarh 75 Ladwa

51 Longowal 76 Gohana

52 Safidon 77 Mohindergarh

53 Banga 78 Kaithal

Executive Officer, Phagwara

*6570. Sbri Om Parkash Agnihotri : Will the Minister for Educa
tion  and Local Government be pleased to state—

(a) whether it is a fact that the Municipal Committee, Phagwara, 
unanimously passed a resolution on 25th June, 1964, ex-
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pressing lack of confidence in the Executive Officer deputed 
by the Government;

(b) whether Government has considered the allegations contained
in the said Resolution, if  so, the steps, if  any, taken by. the 

Government in this behalf ;

(ct> whether it is also a fact that the S.D.O. Civil, Phagwara, had 
sent to the Government the details of the charges levelled 
against the said Executive Officer, if so, the action, if any, 
so far taken thereon ?

Shri Prabodh Chandra : (a) Yes.

(b) The Executive Officer has been removed from his post and reverted 
to his parent Department. The allegations contained in the 
resolution are being enquired into through the local officers.

(c) Yes. The charges are being enquired into by the Commissioner,
Jullundur Division.

Licence for Importing absolute Alcohol granted to a party at Jullundur

*6680. Shri Fateh Chand Vij : Will the Minister for Education 
and Local Government be pleased to state—

(a) whether a special licence to import about one or one and a
half lac gallons of aboslute alcohol was issued to a party 
at Jullundur ; if  so, the designations of the recommeding and 
sanctioning authorities ;

(b) whether it is a fact that the licence was granted at a specially
reduced rate o f duty ; if  so, the loss, if  any, sustained by 
Government on this account.

(c) whether any enquiry by the Vigilance Department is proposed
to be held to look into the whole matter ?

Shri Prabodh Chandra : (a) Part / .—The firm was allowed to import 
one lakh litres of absolute alcohol.

Part I I .—Excise and Taxation Commissioner, Punjab, Patiala.

Part III.—Government.

(b) Part / .—Yes.

Part I I .—As the Punjab distilleries were not in a position to supply 
. any quantity of alcohol and: imports at the general rate o f duty which is 
rather high, were not being made, the question of sustaining-loss, by the State 

does not arise.



Price Index

*6124. Sardar Balwant Singh : Will the Minister for Finance and 
Planning be'pleased to state—
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(a) the general price index at the end o f the First Five Year Plan 
period and as at present together with the reasons for the variation

in the two;

(b) the extent to which the Fair Price Shops and Consumer’s Co
operative Stores have been able to hold back the general 
price Index?

Sardar Kapoor Singh : (a) No general price index is prepared in 
respect o f Punjab. The average cost o f living index number for labour 
class in the State is, however, prepared and it can serve as a fair indicator 
of general rise in prices. This index number was 98 at the end o f the 1 st Five 
Year Plan and 143 in July, 1964 with 1950-51 as base. The rise in prices 
has been, due, among other things, to development and defence expenditure 
and rapid increase in population in the country.

(b) Fair price shops and consumer’s co-operative stores have helped 
by and large,in checking the rise in prices. The extent thereof has not been 
evaluated.

ANSWERS TO STARRED QUESTIONS CONVERTED INTO U N 
STARRED QUESTIONS

Suspension of an executive Engineer B. and R. Branch, Patiala

*5916* (C*U;) Ch. Darshan Singh : Will the Minister for Pubic Works 
and Welfare be pleased to state whether any Executive Engineer (B. and R.) 

Patiala was recently suspended ; if  so, when, the details of the charges against 
him and the time by which the enquiry into the charges is likely to be 
completed ?

Chaudhri Rizaq Ram : No.

Shifting of Headquarters of Hoshiarpur Block, No. 2

*5917 (C.U.) Chaudhri Darshan Singh : Will the Minister for Home 
and Development be pleased to state—

(a) whether it is a fact that the shifting o f the Headquarters o f the
Hoshiarpur Block No. 2 from Hoshiarpur to Bajwara was 
approved by the Government, if  so, whether any notification 
was issued in this behalf ;

(b) whether it is also a fact that Government subsequently ordered
*. . the shifting of the said Block headquarters from Hoshiarpur
* to Chabhewal, if  so the reasons for revising the orders re

ferred to in part (a) above ?



Sardar Darbara Singh : (a) (i) It was not approved before fixing the 
headquarters at village Chabewal .

(ii) The notif ication was issued only to change the name of Hoshiarput 
II block as Bajwara without changing its headquarters.

(b) (i) The headquarters were in the first instance fixed at Chabewal 
and not subsequently.

(ii) Question does not arise because Chabewal was fixed as Block 
Headquarters in the first instance.
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Nnrmahal Panchayat Samiti Elections

*5918. (C.U.) ChaudhriDarshan Singh : Will the Minister for Home 
and Development be pleased to state—

(a) the name of the Returing Officer appointed for Nurmahal
Panchayat Samiti elections held recently ;

(b) whether it is a fact that the said officer was transferred before the
scrutiny o f the nomination papers filed for the said elections 
took place ; if  so, the reasons therefor ?

Sardar Darbara Singh : (a) S.D.O. (P.W.D.) B. and R. branch, 
Jullundur Cantonment.

(b) He was not transferred as such but while he completed the work 
about election fromPanches and Sarapanches,his duties about election from 
Market Committees and Co-operative Societies were given to another officer 
as his departmental Executive Egineer made a request for his being spared 
from this duty.

Debarring Lambardars from contesting Panchayat Samiti
Elections.

*5919 (C U.)Chandhri Darshan Singh : Will the Minister for Home 
and Development be pleased to state :

(a) the details o f the instructions, if any, issued by the Government 
debarring Lambardars, etc. from contesting Panchayat Samiti 
Elections,

(b) the total number of Samitis in the State where the said instruc
tions have been complied with;

(c) the advice o f the law Department, if any, taken in the matter,
be placed on the table?

Sardar Dabara Singh: (a) and (c) The advice of the law Department 
on the basis of which instructions were issued, is confidential. It will 
not therefore be in the public interest to disclose the same.

(b) Since the Returning Officers are free to take whatever decision 
they like in quasi judicial matters relating to elections, the question of com
pliance does not arise.

Remission of Land Revenue of Holdings up to five Acres
*5920 (C.U ) Chaudhri Darshan Singh : will ^M inister for Revenue 

be pleased to state whether Government is considering any proposal to 
remit land Revenue of holdings upto 5 acres ;if so, the approximate date by 
which it is likely to be implemented?

Major Harinder Singh: The matter is under consideration of the 
Government. It is premature to say as to what decision will be taken by the 
Government. No approximate date, therefore, can be given.
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Shortage of Maida and Suji in the State
*5930 (C.U.) Shri Mohan Lai: Will the Chief Minister be pleased to 

State—
(a) whether he is aware of the fact that there is extreme shortage

of maida and suji in the State;
(b) whether he is further aware of the fact that the said commo

dities are selling at very abnormally high rates in the black market;
(c) if the reply to parts (a) and (b) above be in the affir

mative, the steps, if any, taken or proposed to be taken by the.
Government to remove the shortage of and eliminate black
marketing in the said commodities?

Shri Ram Kishan: (a) Yes.
(b) Suji and maida were selling at high rates since 18th August, 1964, 

when their production was restricted by the Government of India. There is, 
at present, no control on retail prices of maida and suji.

(c) The control on extraction and distribution of maida by the Roller 
Flour Mills was taken over by the Government of India, on 18th August, 
1964. On repeated representations from the Punjab Government, the 
Government of India authorised the State Government on 26th August, 
1964 to regulate its distrbution. The Government of India had, in the first 
instance, fixed the extraction of fines by the Punjab Roller Flour Mills at 
5 percent of their respective monthly quotas of imported wheat. On represen
tation by the State Government, the percentage of extraction of fines has 
now been raised by the Government of India from 5 to 10. The Government 
of India have also been requested to accelerate supplies of imported wheat to 
the Mills.

The District Food and Supplies Officers have been authorised to 
arrange fair and equitable distribution of maida and suji produced by the 
mills, at reasonable prices. Establishments consuming maida/suji are being 
issued suitable quantities of maida and suji direct from the mills. Steps 
are also being taken to place stocks of maida and suji at fair price shops for 
issue to consumers at fixed rates, in limited quantities.

Answers to Starred Questions converted into Un-starred (17)3$
Questions

Closure of fair price shops at Chandigarh 
*5931 (C.U.) Shri Mohan Lai: Will the Chief Minister be pleased 

to State whether Government have recently taken a decision to close down 
the Government Fair Price Shops at Chandigarh, if so, the reasons there
for ?

Shri Ram Kishan: The Government Fair Price Shops at Chandigarh 
are proposed to be replaced by the Consumer’s Co-operative Stores to fall 
in line with the all India Policy and Pattern.

Raid on a Municipal Commissioner’s House, Hoshiarpur.
*5932 (C.U.) Shri Mohan Lai: Will the Chief Minister be pleased 

to state:—
(a) whether it is a fact that some officials of the Civil Supplies

Department raided the business premises as well as the house 
of a Municipal Commissioner, Hoshiarpur in the month of 
July, 1964 and conducted a search of both or one of these 
places,

(b) if the reply to part (a) above be in the affirmative whether
during the said raid and search any article was recovered or 
any evidence was found involving the said Municipal Commis
sioner in any offence or illegal act;
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tShri Mohan Lai]
(c) if the reply to part (b) above be in the negative whether

any enquiry has been made into the reasons for making the 
said raid and search, if so with what result;

(d) whether Government have recently received from the Munici
pal Committee, Hoshiarpur or any other public body any 
resolution in relation to the said incident demanding an 
enquiry and action against the the officials who conducted the 
raid and search, if so the details of the action taken or propo
sed to be take by the Government on this resolution.

Shri Ram Kishan: (a) It is correct that the search of the house of 
Shri Lai Chand, Municipal Commissioner, Hoshiarpur was conducted by 
the District Food and supplies Officer, alongwith the Assistant Food and 
Supplies Officer, Hoshiarpur.

(b) Nothing was found involving the Municipal Commissioner in 
any offence or illegal act.

(c) The search was made as a result of a complaint that he was in 
illegal possession of sugar.

(d) No such resolution has been received by the Punjab Government 
in the Food and Supplies Department.

Food grain and General Price Index.

*5934 (C.U) Shri Mohan Lai: Will the Chief Minister be pleased to 
state:—

(a) whether he has received any letter from the Prime Minister in
regard to foodgrains and abnormal rise in general price 
index, if so, a copy there of be laid on the table of the House;

(b) the steps taken or proposed to be taken by Government to hold
the price line and to bring the prices down to a reasonable 
level ?

■ /
... Shri Ram Kishan: (a) Yes. A copy is laid on the table of the House.

(b) Statement is laid on the table of the House.

STATEMENT 1

Steps taken to Hold the Price Line

(i) On the persistent demand of the State Government, the Government of India
eventually agreed to enforce zonal restrictions on the movement of wheat 
and wheat products and these restrictions are to stay at least till next harvest.

(ii) The Punjab Gram (Regulation of Distribution) O rder,1964, has been en
forced, under which a foodgrains licensee can export only 1 /3rd of gram 
stocks held by him  on the 12th June, 1964 and 1 /3rd of stocks purchased 
by him after this date from the producer in a market.

(iii) The State Govern ment have been authorised by the Government of India
to regulate the distribution of wheat products manufactured by roller flour 
Mills in the Punjab.

(iv) 3,500 fair price shops are functioning in the various towns of the State for
the sale of sugar and rice. Out of these, wholemeal atta is being sold â
1,500 fair price shops at 44 paise Per kg.
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(v) About 60,000 tonnes indigenous wheat has been-purchased f for meeting 
immediate (Both internal and external) requirements. More stocks 
are proposed to be purchase for issue to consumers at fixed prices during 
the lean months. Meanwhile, wholemeal imported wheat atta is being 
sold at fair price shops at 44 paise per kg.

(Vi) Rice is being sold at fair price shops at 87 paise Per kilo bas mati and 56 paise 
per kilo beg mi exclusive of sales tax at the scale of one kilo per head per 
month for non-habitual rice eaters and at six kilos per head per month 
for habitual rice eaters.

(vii) Anti-smuggling measures have been tightened up so as not to allow ally 
illegal export of wheat, gram and rice.

(viii) The provisions of the new Punjab Foodgrains Dealers Licensing Order, 
1964, are being rigidly enforced and stock returns being submitted by the 
licensees are, invariably, scrutinized.

(ix) The Government of India was approached and they have agreed to keep
so me stocks of i mported wheat in the Punjab;for issue to consu mers through 
fair price shops in the lean months.

(x) The Government of India was requested by the C.M. at personal level for
the supply of ful quota of imported wheat to the roller 
flour mills. They have assured that supply of i mported wheat to the 
mills would improve from October, 1964.

(xi) The available monthly quota of sugar (13,300 tonnes) is being distributed
in the State through fair price shops in the urban areas and through 
co-operative societies in the rural areas. During the past 6 weeks the 
retail prices of sugar have been reduced by 5 paise per kg, and the 
revised rates are as follows:—

Ordinary sugar; 1.35 per kg.
Superior sugar; 1,39 per kg.

(xii) 25,750 tonnes gur was obtained from U.P. to keep the prices of gur undet
check in the State till the movement restrictions were relaxed by U.P. Govern*, 
ment in August, 1964. ^

(xiii) Allotment of 5,000 tonnes khandsari has been obtained from U.P. Govern*, 
ment for supply to Establish ments at reasonable prices. Further allot ment 
for 5,000 tonnes khandsari has also been asked for.

(xiv) The Punjab Prevention of Profiteering and Hoarding Order, 1963 Was 
enforced with effect from the 28th November, 1963. It inter-alia provides 
that no person shall draw sugar on distribution card with more persons 
recorded on it than the actual nu mber of persons in the fa mily of the card*, 
holder.

(xv) Govern ment owned fair price shops have been set up at Chandigarh, Nangal 
and Simla for general public.

(xvi) 16 Central Co-operatve Consumer Stores, with a net-work of 127 branches, 
have been opened in 16towns having more than 50,000 population. A1 most 
all the big industrial establishments have opened fair price shops for the 
benefit of their workers. The Food and Supplies Depart ment helps these ,
shops in procuring scarce articles.

(xvii) Government sponsored fair price shops have also been started in some 
towns of the State for the sale of essential articles of daily at reasonable 
rates.

Uviii) An order namely the Punjab Commodities Price Marking and Display 
Order was enforced which requires all dealers to display or mark the 
prices of essential articles specified therein. This helps the consumer to 
Verify competitive prices for various categories of articles displayed and to 
make purchases fro m the cheapest sources.
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(xix) The Punjab Food Economy and Guest Control Order, 1964 has been 
enforced with effect from the 24th June, 1964. According to this order, 
no person or body of persons acting either jointly or severally at or in 
connection with one or more parties, entertainments, social or other 
functions, including functions in connection with marriages and 
funerals, shall on any one day distributes or provide for consumption or 
accept or contribute for service or distribution for ccnsu mption , any eat 
ables containing wheat, rice and edible products other than biscuits, cakes 
and pasteries, prepared from wheat or rice, to more than 100 persons 
including the host at ordinary parties and 100 persons excluding host at 
marriages and funerals.

(xx) A High Powered Co m mittee is looking into the whole case of increasing the 
agricultural production under the Chair manship of the Home Minister.

The State Government will continue to keep a careful watch over the situation, 
and will take such measures as may be considered necessary in the public interest, fro m 
tim e  to tim e4

STATEMENT II
Prim e Minister’s House 

New Delhi-11.

7th August, 1964.
My dear Chief Minister,

More than a month has passed since We last met in New Delhi to discuss the food 
situation. The position has continued to cause the deepest concern to all of us and that 
is Why l a m  writing to you personally on the subject.

2. I do not want to go into the statistical or economic explanations of the causes 
underlying the present crisis. We have to face the situation as it is today. The shoitage 
of foodgrains has caused serious problems and whatever may be the reason, the Govern
ment have to increase the supplies to the people. As an i m mediate measure, Govern men t 
have no alternative but to i mport cereals fro m abroad and as quickly as possible. Despite 
the fact that we are short of foreign exchange, we are doing everything possible to i mport 
all that we can in the shortest possible time. We have already arranged for im port of 
rice to the extent of 71,000 tons from  Pakistan and 10,000 tons from  Thailand, while we 
are trying to arrange for a further 50,000 tons fro m Thailand and 60,000 te ns fro m Ca mbo- 
dia on a barter basis. In addition to this, the United States have offered us 3,00,000 tons 
of rice, of which we hope to import 2,00,000 tons within the period August, to December.

3. I t  is regrettable that wheat production last year was poor and we are in short 
supply of wheat also. But under PL 480 Programme of the United States, supplies have 
been and can be stepped up substantially. According to latest information, 5,C0,CC0 tons 
of wheat will be shipped fro m the U.S.A. during the month of August.

4. So me ti me back there was bunching of ships in the ports of Calcutta and Bo mbay. 
There was some trouble about unloading of ships carrying foodstuffs. Quick steps were 
taken to remove the difficulties of the workers and it seems that the situation has i mpioved 
considerably of late, and the number of waiting ships, especially of foodstuffs is not many. 
Nevertheless, I would like to appeal to everyone working in the ports in whatever capacity 
to  remember that foodgrains are vital for the community and workers should not in any. 
way become responsible for aggravating the present complicated situation.

5. It has been decided to divert ships to different ports in the coming months, so 
that there is the mini mu m of delay and the delivery of grains to different states also becomes 
easier and quicker. The Railways have also been advised to give top priority to the move
ment of foodgrains and already the quota of wagons has been stepped up to as much as 
double in many instances. In keeping with the tempo of movement from  the ports, the 
arrival of ships will improve.

6. I feel that the i mpact of larger imports would begin to be felt by the end of this 
month. In between, and even thereafter, it is essential that our own domestic production 
should reach consumers all over the country with the m inim um  of interference and hold 
up. The restrictions which exist on movements from State to State and zone to zone 
have to be operated as instruments of an integrated All India Policy.



And without undue nartiality towards the needs of surplus States. Not all the stocks 
of food grains are in the hands of Govern ment. Central or State. Large Quantities are in 
the hands of the trade. This is natural. What is wrong is that traders with stocks should 
conceal them rather than brine them in the market* Your Governments have been taking 
action in different States to brine out the concealed stocks. Personally* I would be happier 
i f these stocks were freely marketed by the trade itself, but the traders have not left us 
much room for hope* It is possible that they may have the fear that once they bring out 
♦ he stocks, they would be exposed to Penalities. They are surely liable to penalties, but in 
♦he special situation existing today, when foodgrains must find their way into the market 
I would go to the extent of suggesting to you not to take any penal action where any trade, 
or stockist brings into the open within the next two weeks any stocks of foodgrains not 
Previously declared.. The stocks may further be allowed to be sold in the open market 
at a reasonable Price. However, after the lapse of the period of grace, firm measures 
will have to be taken as has already been done in some places. I do not want to say more 
about this po in t, as already more than enough has been said, and it is now time that the 
firm  action to be taken speaks for itself. I can only express the hope that even now the 
private trade will respond to my appeal, willtake into account the bitterness that is befog 
created against the m, and will so conduct the mselves that such fir m measures do not become 
necessary.

7 Cities, of course, are our main problem, but in some of the State shortage and 
scarcity has affected the rural areas also and there has been lot of suffering on that account.
I think that the bigger cities of our country, especially those like Calcutta, Bo mbay, Madras, 
and Delhi will have to be dealt with in a special way. If it becomes essential, we should 
be prepared to introduce rationing in these cities. We must have the necessary machinery 
at least in the larger cities so that whenever the need arises, it could be brought into play at 
short notice. The Union Finance Minister has already offered to meet part of the cost of 
the Enforcement Staff, and I do hope that you will go ahead with the setting up of this 
machinery.

8. In the rural areas, the supplies should be made through fair price shops and the 
trade in the rural areas should also play its part. I do hope the Panchayats will take upon 
themselves a special responsibility in the present situation. Each and every village Pan- 
chayat should keep an eye on every man in the village to see that there is no starvation 
Panchayats will also be in a position to know easily the persons with who m the stocks are 
available. They should use persuasive methods to bring the stocks out. In case they 
do not succeed, they should bring it to the notice of the authorities concerned. They will 
thus be doing a great service to the people of their areas. Presidents of Panchayats and other 
office-bearers of the Panchayats should make it their duty to move about in the villages in 
the course of the next two months and take necessary measures to try and solve their 
own problems as much as they can. The District authorities should try to do their best 
and cooperate with them in this matter.

9. Si milarly, there are many ways in which the people in the cities can help themselves. 
The larger hotels and restaurants who serve a wide variety of dishes can easily cut down 
their consu mption of rice and wheat. Those who are non-vegetarians can easily curtail 
their consumption of cereals.Smilarly it may be good to cut out rice from our meals, 
especially in areas like Punjab, Delhi, Uttar Pradesh, Rajasthan and Madhaya Pradesh. 
This may be done at least for one month. Those who cannot do without rice may at least 
cut it out one day in a week.

10. While I have laid much emphasis on the im mediate issues and short-ter m action, 
the Government of India have prepared their long term measures also. Our Food and 
Agriculture Minister, Shri Subra mania m has, in his press Statement, given an indication of 
what is proposed to be done. The imports, of course, will have to continue and perhaps 
in a larger measure so that we can built up the necessary reserves. This reserves should 
consist both of indigenous as well as i mported cereals. Different steps will have to 
be taken to procure foodgrains indigenously from the producers without causing the 
least harass ment to them. We must start thinking of these measures fro m now on because 
within another two or three months the kharif harvest will be coming in. That will be 
real testing time for us and we cannot afford to be found unprepared.

11. The idea of the Food grains Corporation has already been mooted by the Food 
and Agriculture Minister and he is going ahead with the scheme. It could procure direct 
f ro m the cultivators as well as fro m the wholesalers and rice and flour mills. It is expected 
t hat the Sta te Food Trading body will start functioning fro m January next.

A nswers to Starred Questions converted into un-starred (17)43
Questions "
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12. The mosti mportant thing for going into the market for purchase of cereals is 
the fixation of a reasonable price for the producer. If the producer gets remunerative 
prices he would himself like to part with his grain willingly. It has been decided 
that the producers* prices will be fixed and announced much before the sowing season so 
that the producer will know what would be the price he will get and put in his best. The 
setting up of ah Agricultural Prices Co m mission is also being considered and a Com mittee 
has been set up to go into the details and draw up the final scheme. This work will be 
co mpleted very soon and the Com mission will co me into existence thereafter.

13. The main solution of the food problem is neither import nor making up the 
shortage through other means. The real and effective solution is increased production and 
the cultivator will have to be given all the facilities to increase his production. If only the 
cultivator and the Government authorities as well as public organisations work in full 
co-operation it should not be impossible to have a sizable increase in our production. I 
know there is not much sense in speaking about it; let the results speak for the success of 
our efforts. The kharif crops have already been sown. Something can still be done to 
improve the yield of the kharif crops by measures, such as use of fertilizers, proper weeding, 
timely irrigation, pest control, etc., and I would appeal to the cultivators and the extension 
workers to do every thing possible in this direction. An even greatertrial for Government 
as well as the cultivator will be when the rabi crops are to be sown, and we must start 
making our preparation from now on. As I have said earlier, it would be advisable for 
ministers and others to make frequent visits to the villages and see things for themselves. 
I have said the same about myself also and I would try to do my bit in this regard.

14. The important step recently taken by the Food and Agriculture Minister is to 
fix the consumer prices for rice in the four Southern States of Andhra, Madras, Mysore 
and Kerala, This is a bold step, but the success will lie in its proper enforcement. It is 
there that difficulties might arise. On the one hand, the trade will have to co-operate 
and on the other, the district administration should remain vigilant all the time. If the 
trade does not. co-operate, the administration will have to deal with the situation. I 
some times feel that administration today suffers from the fact that too many people are 
content with dest work and leave the field work to junior officials of various kinds. The 
fixation of consumer prices would prove a failure unless the district administration does 
its job.

15. While we are in the midst of food grain shortage, I have asked the different 
ministries concerned to consider the question of prices of some other items of goods whi h 
are also essential for our day to day life. Sometimes the prices of these articles lead to 
an increase in prices of foodgrains Some of these item are cloth, vegitable oils, Sugar 
mathces, kerosene, tea, soap and Vanaspati. It is important to fix the prices of these 
items and properly enforce them. These products are of interest to the common man and 
to the low income groups generally. Prompt action has already been taken i n regard to the 
fixation of prices of oopular varieties of cloth and it has been decided not to leave it to 
voluntary control. We should as in other countries, generally adopt the practice of goods 
being sola at fixed prices. In fact there should be display of prices for all essential commo
dities and they, should be sold only at those prices. It should become, more or less, a 
matter of habit for the producer and the seller to know and understand that there will be 
no undue profiteering at anytime. This may take time but we must move in that direction. 
Will it be possible for some of the shopkeepers at least to set an example ? Let it be the duty 
of their Associations or other voluntary organisations to give a lead in this regard. I 
am sure that if they do it they will create tremendous goodwill for themselves and also 
truly serve the people.

16. I would also like to suggest that there should be as many consumer co-operative 
societies as possible. There may be shortcomings in their working, but the public workers 
should try their level best to run them satisfactorily. Consumer Co-operative Socie
ties do give much relief to their members especially in these hard times. They sell article < 
a ta fixed price and the quality is also generally better.

17. May I mention here that recently special checks were carried out quietly in 
Delhi in order to study the retail prices of some of the commodities. It was found that 
there is a premium of 1 paisa over the printed price of matches. But in one area one shop 
quoted a still higher price. In one case in regard to purchase of sugar, the receipt was not 
given and the rate charged was also higher. There was also a heavy premium pn



Dunlop Cycle Tyres. The general tendency was not to show the price list. But on the 
whole, except for some variation here and there, prices of medicines were the same all 
over the city. Philips electrict bulbs and Dalda Vanaspati are being sold at stamped 
Prices and rates fixed by the manufacturers respectively. It is obvious that officers should 
frequently go round and find out for themselves if the products are sold at prices fixed 
by^Goverhment. Prompt and effective action in handling a few cases will have a Tonic 
effect. Even this may not be necessary, if the people concerned only know that the autho
rities are going around and keeping a close watch on the situation. It is therefore, essen
tial that the officials realise their full responsibilities.

18. I am told that some kind of demoralisation has set in among the Officials. I 
am sorry to hear of it. I would advise them to act without fear or favour. They must act 
boldly, and Government will lend them full support. As the things are going to be very 
difficult in the next few months. I want officers not to suffer from any doubts. They are 
the agents of the Government to execute its policies and programmes. If they hesitate in 
the execution and enforcement of the schemes drawn up by Government, however good 
these may be, they will not succeed.

19. May also appeal to you all to keep foremost in mind the need to co-operate 
amongst ourselves if We are to tide over this crisis. Harassed as you are by your own 
difficulties, it is only natural that you should be inclined to impose various restrictions 
and enforce measures that might help to ease the situation in your own state even though 
they cause greater difficulties in the neighbouring States. Unless the States co-operate 
with one another keeping the all-India picture in mind, we shall only be adding to our 
difficulties. . There is a natural tendency for surplus States to hold on to their stocks 
so that the position does not deteriorate in their own areas. But if every State that is surplus 
in any commodity (and it need not be foodgrains) decides to reserve the major portion 
of that commodity for itself, then things will become altogether imposible. I would, 
therefore, appeal to you all that whatever the temptation, you may please not take any 
measures that will add to the difficulties of other States; and I can assure you that the Govern
ment of India wilLspare no effort to see that you are not made to suffer on account of any 
co-operation or help that you might extend to those who are in greater need.

2L I would also appeal to the leaders and members of the political parties. 
They have every righfto criticise the Government and the present situation they sould have 
and rally do have fullopportunity to expose the deficiencies of the Government. They can 
also publicly lodge their anger and protest. Government would really benefit by taking 
into account this expression of feelings. However, I do not know if it would be advisable 
to resort to direct a ction. Some of the parties are already doing it and some others have 
decided to launch it sooner or later. This is not good either for the Government or for the 
political parties, and certainly not for the people. I do not deny that some of the criticism 
against us is justified, but in the next two months; we have to do our best with the co-opera
tion of all to tide over the immediate crisis. I have no doubt that things will definitely im
prove as soon as cereals have arrived from abroad in this and the next month. Our new 
stocks of indigenous rice will also start arriving in the market in the month of October.

• , 21. May I say in all humility that the present situation calls for a national all-party 
approach. There really is no alternative in a difficult situation like this where the question 
of availability of food is involved. The subject matter is so vital that it demands common 
constructive thinking among all parties, between the Government and the Opposition, 
between the administration and the people, between the Centre and the States. If such a 
spirit emerges out of the present crisis. I am sure it would be good for us and good for the 
country as a whole.

22. At much of what I have said concerns not merely the State Government but also 
others, labour leaders political leaders, members of the trade, etc. • I am taking the Jj 
liherty of giving a copy of this letter to the press, as well.
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Sd /

(Lai Bahadur)



Encounters with smugglers on Amritsar District border
with Pakistan

*5935. (C. U.) Shri Mohan Lai : Will the Minister for Home and 
Development be pleased to state—

(a) The number of Police encounters with smugglers that took
place on the Amritsar District border with Pakistan 
during the years 1963 and 1964 (to date)

(b) The total number of smugglers killed in the said encounters;
(c) The total value of all the goods seized from the smugglers

on the said border during the period mentioned in part
(a) above together with the total value of the gold out of 
these goods ?

Sardar Darbara Singh : (a) 71.
(b) 39.
(c) (i) Total value of goods seized from smugglers. .Rs 10,00,259.50

(ii) Total value of gold out of these goods 3,31,545.00

(17)46 Punjab Vidhan Sabha [6th October, 1964

Cases of Smuggling of wheat, rice and sugar
5936. (C.U/) Shri Mohan Lai : Will the Minister for Home and 

Development be pleased to state the total number of cases of smug
gling of wheat, rice and sugar detected during the period from 1st May, 
1964 to date, monthwise on the Uttar Pradesh Border, and on the 
Rajasthan Border separately ?

Sardar Darbara Singh : The required information is given below:— 
Uttar Pradesh Border—
One case of wheat and 33 of sugar, during May, 1964.
Fourteen cases o f wheat and 21 of sugar, during June, 1964.
Two cases o f wheat and 4 of sugar, during July, 1964.
Three cases o f wheat and 4 of sugar, during August, 1964.
Rajasthan Border—
Ten cases of wheat and 13 of sugar, during May, 1964.
Four cases of wheat during June, 1964.
Five cases o f wheat and 2 of sugar during July, 1964.
Fourteen cases of wheat during August, 1964

Co-operative Sugar Mills, Batala 
5937. (C.U.) Shri Mohan Lai : Will the Minister for Home and 

Development be pleased to state—
(a) whether it is a fact that recently it was announced and proclaimed

that election of the Directors of the Co-operative Sugar Mills, 
Batala would be held and election notice was issued to the 
shareholders ;

(b) whether it is also a fact that the election schedule was also
notified and the dates of the filing of the nomination papers, 
withdrawals and election were fixed and proclaimed if  so, 
a copy of the election schedule be laid on the table of the 
House ;

(c) whether it is further a fact that the nomination papers were
duly filed by the candidates on the due date ;

(d) whether in certain constituencies only one nomination paper
was filed and the candidates were declared elected there

from ;
(e) whether the election was postponed thereafter, if  so, by whom

and on what ground ?



Sardar Darbara Singh : (a) Yes.

(b) Yes, The election schedule is placed on the table of the House.

(c) Yes.

(d) Yes, in zone No. 5 “for individual share holders” and in zone 
Nos. 1 and 2 “for Co-operative Societies share-holders” . As the election 
was postponed before the date fixed for scrutiny of nomination papers the 
question of declaring any candidate elected did not arise.

(e) Yes, in accordance with a decision of the council o f Ministers 
taken on 12th August, 1964, when a change of policy for Sugar Mills 
management was informally discussed.

Change in procedure of grant of brick-kiln licences

*5948. (C.U.) Sardar Gurdial Singh Dhiilon : Will the Chief Minis
ter b# pleased to state—

(a) whether it is a fact that the procedure for the grant of brick
kiln licences in the State has been revised, if  so, the details „ 
thereof ;

{b) whether there is any proposal under the consideration of the 
Government to cancel the licences o f persons holding 
elective offices like members of Block Sami is ,  Zila Pari- 
shads or members o f the State Legislature, if  so, the number 
of licence-holders who are likely to be affected by it ;

(c) whether any special concession is proposed to be given to the
licence-holders who represent different co-operative socie
ties in the rural areas and cater to the needs o f the farmers 
requiring bricks for building farm houses, cattle-sheds, 
warehouses etc. in order to store agricultural produce, 
tubewell enclosures, water outlets, etc., if  so the details 
thereof ?

Shri Ram Kishan : (a) Yes. Brick-kiln licences will henceforth be 
sanctioned by the respective District Magistrates subject to following 
conditions:—

(i) the applicant or any member of his family does not hold any
interest directly or indirectly in any o f the existing brick 
kiln licences or coal depots or any other depot o f controlled 
commodities under the Food and Supplies Department ;

(ii) the site selected by the applicant for setting up kiln is at least
5 miles from any of the existing kiln ;

(iii) the land selected for the proposed brick-kiln is not under
agricultural production ;

(iv) the setting up o f the proposed kiln conforms to the statutory
requirements for the grant of the licence applied for.

(b) N o.
(c) No.
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Representation from P.C.S. Officers’ Association 
(Executive Branch)

*5949. (C.U.) Sardar Gurdial Singh Dhillon : Will the Chief Minister 
be pleased to state—

(a) whether he has received any resolution passed by* the P.C.S.
Officers’ Association (Executive Branch) demanding the 
revision of their pay-scales ;

(b) whether there is any proposal under the consideration of the
Government to declare their cadre as Class I ;

(c) whether there is any proposal to revise the rates o f their
travelling allowance bringing them at par with the rates 
admissible to Union Government Employees ?

Shri Ram Kishan : (a) to (c) Yes sir.

Division of Directorate O f Public Instruction

*5950. (C. U.) Sardar Gurdial Singh Dhillon : Will the Minister 
for Education and Local Government be pleased to state —

(a) whether any deputation waited upon him in the second week
of August, 1964 demanding the division of the Directorate 
o f Public Instruction into three separate independent 
Directorates with a view to achieve efficiency ; if  so, the 
details o f the scheme, if  any, presented to him ;

(b) the extra expenditure likely to be incurred as a result o f the
implementation o f the said scheme ;

(c) whether there is any proposal to set up a separate Secretariat
for the Education Department, if  so, the estimated annual 
budget of the proposed Secretariat ?

Shri Prabodh Chandra : (a) Yes, but the deputation did not present 
any detailed scheme.

(b) In view o f (a) above these questions do not arise.

(c) No.

Routes sanctioned for certain Bus services

*5955. (C. U.) Sardar Gurcharan Singh : Will the Chief Minister 
be pleased to state the number o f new routes sanctioned to the Malwa Bus 
Service (P) Ltd., Moga and the New Samundri Transport Co. (P.) Ltd., 
Ferozepur under fifty-fifty scheme with a view to compensate their mile
age ?

Shri Ram Kishan : (i) Malwa Bus Service (P) Ltd., Moga . . .  Five 
(ii) New Samundri Transport Co (P) Ltd., Ferozepur Three,



Registration fee on sale deeds

*5996. (C.U) Shri Rap Singh P h q l: Will the Minister for Revenue 
be pleased to state whether Government is considering any proposal to 
reduce the registration fee on sale deeds etc., i f  so, to what extent and the 
time by which it is likely to be implemented ?

Major Harinder Singh : No. Question does not arise.

Answers to Starred Questions converted into Unstarred (17)49
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War Jagirs

*5997.(C.U.)Shri Rup Singh PhoJ: Will the Chief Minister with reference 
to the reply to starred Question N o. 4386 included in the List o f Ques
tions for 20th February, 1964 be pleased to state —

(a) whether the Bill, referred to in part (c) o f the said reply pro
viding for the grant o f War Jagirs to those parents whose 
three or more children serve in the military forces during 
the present Emergency, has since been drafted ;

(b) if  the reply to part (a) above be in the affirmative, whether
Government contemplate bringing forward the said Bill 
before the Legislature during the Autumn Session,1964?

Major Harinder S ingh: (a) Yes.
(b) Yes.

Abolition of Institution of Lambardars
*5999. (C.U.) Shri Rup Singh P hul: Will the Minister for Revenue 

be pleased to state whether Government is considering any proposal to 
abolish the institution of Lambardars in the State, if  so, the approximate 
time by which the proposal is likely to be implemented ?

Major Harinder Singh, s No.

Liquor Licenses
*6001. (C.U.) Shri Rup Singh P h u l: Will the Minister for Educa

tion and Local Government be pleased to state :
(a) the extent to which the present system of giving licenses and

the reduction in price of liquor have succeeded in checking 
illicit distillation and adulteration in the State ;

(b) whether the Government contemplate continuing the present
system.

Shri Prabodh Chandra : (a) To a considerable extent. However, 
difficulties such as supply of liquor falling short of the increased demand 
because of the shortage of molasses have cropped up.

(b) The rule* regarding the grant of licenses by allotment have been 
declared ultra vires by the High Court and the old system of giving licenses 
by auction has been revived to take effect from 1st October, 1964.

Anti-Erosion Measures in the Hilly Areas in the State
*6002. (C.U.) Shri Rup Singh P h u l: Will the Minister for Public 

Works and Welfare be pleased to state the total amount allocated for the 
anti-erosion measures in the hilly areas of the State for the current financial 
year together with the amount actually spent so far and the schemes on 
whioh it has been spent.

Chaadhri Rizaq R am : A statement is laid on the table of the House.



Punjab Vidhan Sabha [6th October, 1964
[Public Works and Wolfare Minister]

Statement showing the total amount allocated for anti-erosion measures in the Hilly areas in 
Punjab for the current financial year spent on various soil conservation schemes up to 
31st July, 1964.

Rs 49.64 lakhs have been allocated for the following State and Centrally-sponsored j 
Soil Conservation Schemes for the year 1964-65, against which an expenditure of Rs 5.90 
lakhs has been incurred up to 31st July, 1964, as per details given below

Group Name of Scheme

Amount
provided
for

1964-65

Amount 
spent up 
to 31st 
July, 

1964

(Rupees in lakhs)

1 State Schemes (1) Soil Conservation in Water sheds for 
flood control

3.92 0.65

(2) Soil Conservation in Waste Lands 0.28 0.03

(3) Treatment of Choes in Hoshiarpur and 
Ambala Districts with the help of tree pro
tection belts 2.50 0.33

Total 6.70 1.01

Group Name of Scheme
Amount

provided
for
1964-65

Amount 
spent up 

to 31st 
July. 
l964

II. Centrally-spon
sored Schemes

• (1) Soil and Water Conservation in River 
Valley Project- Sutlej Catchment

(Rupees in lakhg) 
22.90 2.74

(2) Soil and Water Conservation in River 
Valley Project—Beas Catchment 14.85 1.08J

(3) Soil Conservation Pilot Demonstration 
in Sutlej and Beas Catchments 3.64 0.48

(4) Silt Investigation in Sutlej and Beas j 
Catchments 1.19 0.24

(5) Establishment of Inter State Soil Conser
vation Board 0.36 0.35

Total 42.94 4.89

Grand Total I and II 49.64 5.90



Smugglers
*6028. (C.U.) Shri Balramji Dass Tandon : Will the Minister for 

Home and Development be pleased to s ta te~
(a) The total number o f smugglers so far arrested in the State 

under the Defence of India Rules together with their names 
and addresses ;

(b) Whether it is a fact that some smugglers during the course of 
interrogation, mentioned the names of certain Legislators, 
if  so, their names and-the action, if any, taken in the matter?

Sardar Darbara Singh : (a) 848. As regards their names and addres
ses the time, labour and stationery involved will not be commensurate 
with the benefit sought to be derivea form it. Reply can be supplied regard
ing any particular case, if called.

(b) No.
Honorary Sub-Registrars

*6029. (C.U.) Shri Balramji Dass Tandon : Will the Minister for 
Revenue be pleased to state—

(a) whether the institution of Honorary Sub-Registrars has been
abolished, if so since w hen;

(b) the alternative system, if any, adopted or proposed to be
adopted as a result of the abolition of the said institution ?

Major Harinder Singh : (a) Yes, 1st September, 1964.
(b) the registration work has been entrusted to the Tahsildars and 

Naib-Tahsildars.
Property Tax

*6030. (C.U ) Shri Balramji Dass Tandon : Will the Minister for 
Finance and Planning be pleased to state whether Government has taken 
any decision to abolish the Property Tax in the State in the light of 
Mehta Committee Report to the effect that there should be one tax on 
property instead of many, if not, the reasons therefor ?

Sardar Kapoor Singh : Part (I) No.
Part (II): No report called the Mehta Committee Report on the 

subject of Property tax has been received by the State Government.
Exemption in Land Revenue

*6031. (C.U.) Shri Balramji Dass Tandon : Will the Minister for 
Revenue be pleased to state whether Government has taken any decision 
to exempt land-owners holding 5 bighas of land or less from the payment 
of land revenue, if not, the reasons therefor ?

Major Harinder Singh : The proposal is under consideration of 
Government.

T.A. and D.A. drawn by Officers of Public Relations Department 
during and in connection with the Das Commission Inquiry

*6032. (C.U) Chaudhri Darshan Singh : Will the Chief Minister 
be pleased to state—

(a) the total amount of travelling allowance and daily allowance
charged by the Director, each of the Joint Directors and 
Radio & Press Liaison Officer of the Public Relations 
Department, separately for the journeys performed by them 
during and in connection with the inquiry held by the Das 
Commission ;

(b) the purpose and details o f each of the said journeys giving
the days of halts ?

Shri Ram Kishan : (a) The total amount of the travelling and daily
allowance drawn by the Director, Joint Directors and Radio & Press 
Liaison Officer of the Public Relations Department during the period 
from November, 1963 to May, 1964, is as follows
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Serial
N o

Designation of the Officer Amount of 
T.A./D.A.

R emarks

l Director, Public Relations, Punjab
Rs
1,118-41 These journeys per

tain to places in 
and outside the 
State, details of 
which are given !tt 
the enclosed state
ment.

2 Joint Direotor, Public Relations, 
New Delhi

317-48

' 3 Radio & Press Liaison Officer, 
Jullundur(upto 2nd June, 1964).

1,280 -03

4 Joint Director, Administration, 
Chandigarh.

N il

No journeys were undertaken by any of tbe officers in connection 
with the Das Commission. Inquiry.

(b) Please see the attached statement.
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vô =>
in,r’jco

3 3 vo VO
in n
3 6

5-i
3

X
»-H
3X #bfl

X A X X

o s

>—-1r ■■< A
3

X
u

"to

to

S o 3
X 3 s ?

'T  ^
1

co Xi co 3
<« ^ 1

CO co h-j
t—h X ^  *3

a a

3
#W)
X
A
3
X
u

^ 73 _
3 3 C 2C > a 3  ^

•S A 3  -

3
X

o
CN

3
X

<N

5-4 .
3 .

X
C 3  
P, 3
3 - |

" 4

rj

5-4
3

s-
3
'bp

5-4
3 5h

X
X
A

X
A X

X
A X  3

A To
’to
0

3

3
3

3
X
U

to
Q 3

3 ■ 3 J
X  <

co
-̂1

3 3 2 VO X
£  J i H  §
■g o Q 3 3

X * 3 3 3

. 3E* to 70 <& 3 Xi2x  S
E S

1 CO
Ol 4—H*3 —< ^

w

•rH
X  £
IS x 
0 3

5h
3 

X  
• ̂  A 
X  3
to

Q

3vo

3 
X  
A

3 Bi

3 5-h
VO 3 
• X

^  Sr - 3
3 X  T-4

• -  3 
X  X  
’to
Q 3 vo

U t
9 , §
A*to Xr 
h  3 ^
•3-° 3  

X X

£ 5 - §

3
X-»-■ I I

3 3 3

3  <N
w

X
x  § 
TS x
Q S

3
X

5-i
3

X
A

3
X

X
’to 
0  TT

s ' 4?3 »r> . 4 1 
—  CO 
3
a

.£ X  _  1 

3 0 0 ’?
A^P^W jS

s Q
1 0 3 

3 x

to ctf
Q a!



Pa
rt

ic
ul

ar
s 

of
 jo

ur
ne

ys
 a

nd
 h

al
ts

[Chief Minister]

(17)62 P u n ja b  V id h a n  Sabh a

>0
40P
5~<PO

40
onO
&PPh

Scug p*o *P 
*7\ *H ^ O O

soSt
5
ss
8-

40
■4—>03
Q

.9

to+->a
Q

CjS—> 00

<4-4O
a
.9 m4—4 <10«J o
•IS*C/5 O

40
0

.2 o
00

cn

(N

[6th  O ctober , 1964

*9 ^G  -0T3aj G
.2 on VP

8 * 
P h <0
a r t”■* oV) VP CP O P

*■4-4 P h

V, * o o
^ t 5O P
1 5
^  40

£ o ft
£  to £ uo A5-i

on
a  
o

£ . 
c?5 's C
,pj‘o 53 /—>
o ^ S S

o

•OPPh
S-To
to
40
5-4

s
rP

P
.9*05

onPO
on

0
a j

aoco
PS
acj
05
a
.9
*40
Ph
.9
Jo

pPH
uO
to
CD?H </>

5 -1
-o ^<U ̂ 3

P rP.9 toT3 P

g c  ” S
§..2 a s  
- i s  | . s

a O

40
P
I 2P< 90 
<30 £  P 0} P P

rO CP
*G*o H S
4-4 ^C3 °as O4-> 4—4
a rj o S u p

^ (2

w)j3
2o

1 /■'-V
u

Vi
*5-4

40 CD
T 3  1 «-<

4->
.2 ?O * a

on §
*05P 40r - 1.9 . P' - p ’ 5-4

P h
*4 0
&

40
tc j

'  O r—<
V P W )
r P #P

P
O h

4-»
O
P

! J-T • T 3
O  O  p

0 t s  0•i-4 CO40
5-4

s s
5h p i
40 HH* -
P h *C5
05 • 9

< ! * P
a

8 te 0  ’

0 0
0

c

V P

40
4—4
?-4PPCPT3OS
CDrP
O

40 5-4-P Pon 4-4

Ph

TT
v p

T f
VP Tf-

v p
Vp

1

T f
VP

1

T f
v p

1
t T
v p v p

r j -  r j -  
VP V£5

»A </) 1
u n

• o n in 1
u n

0  V

1 1 
m \ o

<N tn 1
v p OO OO cA 1

o v 2 4 ^
1 1t-h r—1

T—1 4 1 T—< CO

5 -1  
P TS P - P i-J

4)

,Q
rfr rf VP VO 1 1lO <n

P OPoi ^ PSU a> CO
w § ^  -

a s P . S ' P ^ S ^ P
C4CK}-Mp^tP^| o ^ £ ^ > 0 | - g

4>
Q
as
4-4
*p
a

TfVO
r-

5-1
PT?

Jp ^loCP
P S

40
5-4 S

71 y u
%h  |

1 § «  03^ 3
2 rtP

‘ . 1-4 *”4

a wpso
CO

£
*40

Q

rfVP1on1
00

cS
to• 4HP
P
a j-P
a

p
4_r g 

r P  p  d

bfiU *_< >—l 
■ p
o
£  
*40

Q 
S s - i -I VO vp

2 *  A
^ tN

*p 9 •V4 oS
&U hto 
p  J2p  
p  g  p
2 *§ sp  b p

Ph
4

VPov

aS
S
rP4-4in<N
PO
Jp
*40

Q
p
>>4->p

tj
T3

40P
*0 ►“5

■ S  s

*o 3̂ 
vp a
20
*4 0
Q., VP

TT
V P
VPI<N

PaS
as
P
9JpT3

Tt-
—  ,  ^
a? vp vp

I I
*05 ^
a

pjS-iOStp
*5
PaS•P
u

■iS
*40
Q

V-I
O p  

P
^  £  o P3 

s  5  P^rPl—l
05>»
OST3

Jo
in

t D
ire

co
r, 

(A
dm

n.
), 

C
ha

nd
ig

ar
h



Government Teachers’ Union
*6033. (C.U.) Chaudhri Darshan Singh : Will the Minister for 

Education and Local Government be pleased to state whether the Govern
ment has recently received any charter of Demands from the Government 
Teachers’ Union (Provincialised); if so, the details thereof and the action 
if any, taken thereon ?

Shri Prabodh Chandra : Yes. A statement giving the demand and 
the action taken thereon by Government is placed on the Table of the Hou e

A n sw e r s  to  S t a r r e d  Q u e st io n s  c o n v e r t e d  in t o  U n -s t a r r e d  (17)63
Q u e st io n s

Statement showing the demands of Government Teachers’ (Provincialised) Union, Punjab 
and the Action taken by Government.

Demands of Government Tea- Action taken by Government
chers’ Union, Punjab 1 * 3 * 5 6

1. Decrease in school timings/ It has been decided that the norm of 1,200 hours and 
working hours 220 days for instruction as recommended by the

Government of India on the advice of the Central 
Advisory Board of Education should be adhered to 
for fixing school timings, keeping in view seasons, 
requirements of syallabi and different classes and in 
stitutions

2. Restoration of cut in vaca
tions

This question is linked up with the number of working 
hours and days for schools as per item No. 1 above

3. Casual leave to the provincT- It has been decided by Government that the benefit 
alised teachers on the of previous service rendered under the Local Bodies
strength of total service ren- by those employees whose services have been provin- 
dered under the Local Bodies cialised, may be given to them for the purpose of 
together with that rendered grant of casual leave during a calendar year 
under the State Government

Scrapping of punishment on It has been decided that an alternate suggestion should 
the basis of poor results be made by the Joint Council of Teachers Unions

which would be examined by a small Committee 
consisting of three Officers of the Education Depart
ment and two representatives of the Council so as to 
arrive at an agreed solution of the problem which 
should be fair, equitable and rati onal to the teachers 
and be in the larger interests of the students commu - 
nity

5. Revision of Pay-scales .. The revision of pay-scales of teachers could not be
taken up on an isolated basis. The question of in 
creasing their emoluments could be taken up along 
with other Government employees

6. Joint Cadre of Provincialized The provincialized teachers and the old Government 
and old Government schools’ school teachers are on separate cadres. The De
staff partment could not arrive'at a solution which could

be acceptaole to both these parties. The Union has, 
therefore, been asked to submit a note containing 
their specific and concrete suggestions/recommenda- 
tions for the integration of tne two cadres

„ 7. Pension for the entire pro- The question of giving the pensionary benefit to 
vincialized staff provincialized officials who were over 30 years on

1st October, 1957, is not possible on financial and 
other grounds. This issue has alreadybeen examined 
in detail.
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Demands of Government Tea- Action taken by Government
chers’ Union, Punjab

8. Fee concession to the em
ployees of Education De
partment

9. Abolition of Postal Salary 
System

10. Leave to appear in Univer
sity Examinations. This 
should not be compulsory

11. Transfer rules—formulation 
in consultation with Union

12. Pay to superannuated Pro
vincialized Teachers’ W ork
ing in Schools

l 3. Direct Recruitment

l 4. Release of Selection grades

It is proposedthat the concession of full fee to all the 
school going children of teachers whose basic pay 
does not exceed Rs 250 per mensem, be given up to 
the High and Higher Secondary classes in Government 
schools

The difficulties experienced by the teachers under 
the Postal Salary Scheme are under examination, and 
efforts are being made to resolve them. However, 
these difficulties will be kept in view at the time o f  
reviewing the working of the Scheme and arriving 
at a decision, as to whether the Scheme should be 
continued or abolished. This review will take place 
very early

The existing policy of the Department, viz., taking of 
one month’s leave before the commencement of 
examination, would continue, because this is in f the 
larger interests of the education of the student com
munity

Already an omnibus letter con ta in ing  rules and regu
lations governing transfersis there but still the^U nion  
has been asked to send their  proposals/suggestions 
for consideration

The superannuated provincialized teachers on  re
employment are given the substantive pay last drawn 
or the maximum of the grade o f the post against which 
the person is re-employed, whichever is less. This 
was explained to  the  representatives.

It was explained that the direct recruitm ent was in th e  
interest of provincialize d staff who had no chance o f 
being promoted to P.E.S. (II) Cadre otherwise.

(i) M asters.—The selection grades to  the masters have 
been released against posts in theg rade of Rs 250/
300 available up to May, 1964

(ii) Teachers(M en& W om en).— Those selection grades 
which were due up to April, 1964 have been re
leased

Land acquired along with the Sutlej River from Rupar Bridge to Harikee 
*6034. (C.U.) Chaudhri Darshan Singh : Will the Minister for  

Public Works and Welfare be pleased to state—
(a) whether it is a fact that Government has recently acquired some

land along the Sutlej River from Rupar Bridge to Harikee, 
i f  so, the purpose for which and the area o f land so acquired ;

(b) whether it is a fact that some land out o f that referred to in part
(a) above has been auctioned, i f  so, the area auctioned to  
Harijans and non-Harijans; separately ?

Sardar Darbara Singh : (a) Yes. The Government have notified
28,000 acres of land. The area so acquired will be reclaimed by the Govern
ment. /

(b) No.



Loans due from ex-Ministers/State Ministers/Deputy Ministers

*6035. (C.U.) Chaudhri Darshan Singh : Will the Chief Minister be 
pleased to state—

(a) whether Government stood as surety for any loans taken by
ex-Ministers ; ex-State-Ministers, ex-Deputy Ministers ;

(b) if the answer to part (a) above be in the affirmative, the amount
of the loan still outstanding ;

(c) the steps, if any, being taken to recover the same ?

Shri Ram Kishan : (a) Yes, for the loan granted by the Central 
Bank of India, Ltd., to ex-Ministers, etc., for purchase of cars ;

(b) Rs 46,439.30 towards the repayment of the loan money ;
(c) The recovery is to be made by the Central Bank of India, Ltd., 

Chandigarh, who advanced the loan to the ex-Ministers, etc.

Answers to Starred Questions converted into Unstarred (17)65
Questions

Restaurant and Tea Stall at the Punjab Roadways Bus Stand, Chandigarh

*6036. (C.U.) Chaudhri Darshan Singh : Will the Chief Minister 
be pleased to state—

(a) the present annual rent of Lark Restaurant at the Bus Stand,
Punjab Roadways, Chandigarh ;

(b) the present annual rent of the Tea Stall at the said Stand ;
(c) the floor area of the said Restaurant and the Tea Stall ;
(d) the criteria or the basis on which rent of the two places mentioned 

in parts (a) and (b) above was fixed ?
Shri Ram Kishan : (a) Rs 5,400.
(b) Rs 23,100.
(c) Floor area —

Restaurant . .  2,475 Sq. ft.
Tea Stall . .  56 Sq. ft.

(d) Restaurant .. By negotiation
Tea Stall . .  By public auction

Holding of Price Line
*6037. (C.U.) Shri Rup Singh Phul : Will the Chief Minister be 

pleased to state the steps so far taken by the Government to hold the price 
line ?

Shri Ram Kishan : A detailed note giving various steps taken by 
Government to hold the price line is given below:

Rise in prices is an all India problem. The economy of Punjab is not an isolated or 
closed one and is, therefore, subject to the general trend of stresses and strains on prices 
throughout the country. The Labour Bureau, Government of India, is engaged with 
the compilation of the Consumer Price Index for the working classes in respect of various 
places selected by them. With 1949 as the base year, the Consumer’s All India Index 
for April, 1964 (latest available) stood at 144, for Bombay 1962, for Madrass 159, for 
Madhya Pradesh 157, for Orissa 156, and for Delhi 146. It has been 126 for Punjab 
and only Assam and Rajasthan have lower indices of 121 and 124 respectively. From 
this, it is clear that the working class index in the Punjab is amongst the lowerst in the 
conn try.



In consonance with the policy of the Government of India, the State Government 
^re taking all possible steps to meet the situation, some of which are enumerated below:—

(i) To check the rise in price of wheat during the lean months of 1963-64, large 
stocks of imported wheat were obtained from the Central Government and over 7,000 
fair price shops were opened all over the State for sale of wheat atta to the consumer at 
44 paise per kg.

(ii) As large exports of wheat from the Punjab were mainly responsible for the rise 
in prices, the Government of India was approached to ban the export of weat from the 
Punjab. Eventually interzonal restrictions on the movement of wheat were imposed b y 
the Government of India with effect from 23rd March 1964. Zone I comprises of the 
the States of Punjab, Delhi and Himachal Pradesh while there are no restrictions on the 
movement of wheatlwheat products to Jammu & Kashmir.

It has been explained to the Government of India that production of wheat (27.39 
lac tons) this year in the Punjab is just sufficient to meet the requirements of the Zone. 
They have assured us that the Zones will not be disturbed till the next harvest.

(iii) We have good anti smuggling arrangements which have been forstressed in view 
of the high prices across the border States i.e. U.P. and Rajasthan. There are 28 
barriers and check posts set up at the starategic points on the roads leading to these 
States. It is further proposed to strengthen our mobile units in this border area. Arrange 
ments are being made to provide one jeep in each of the seven border districts for intensi
fying anti-smuggling measures.

(iv) Over 56,000 tonnes of indigenous wheat have been acquired by the Food & 
Supplies Department from the traders. In addition 3,631 tonnes of wheat have been 
purchased by the State Government under the price support scheme. 45,000 tonnes

of wheat out of the stocks thus acquired from the local stockists have been placed at the 
disposal of the Government of India for supply to U.P., Maharshtra and Gujrat etc. 
The remaining stocks are being used for issue to consumers through fair price shops in 
the form of atta.

(v) The Government of India have agreed to keep some stocks of imported wheat 
in the Punjab. These stocks will be used for issue to consumers through fair price shops 
in the lean months.

(vi) With a view to reducing pressure on the local wheat markets and to help the 
roller flour mills off the market they are allowed to grind only imported wheat. They 
have also been asked to sell their products of atta, maida, suji etc., at controlled rates 
in accordance with the permits issued by the Food & Supplies Department. The supply 
of imported wheat by the Government of India has not been satisfactory on account of 
labour strike at the docks about a couple of months ago and the more urgent need

of supplies to the deficit States. The Government of India, at the highest level, have been 
approached to supply full quota of 30,000 tonnes of imported wheat per month. They 
have assured that the supply of imported wheat to the Mills would improve from October, 
1964.

(vii) 1,500 fair price shops are functioning in the various towns of the State for 
the sale of whole-meal atta at 44 paise per kg. About 100 fair price shops have been 
started in the flood-affected areas of Rohtak and Gurgaon Districts for providing relief 
to the flood stricken people.

(viii) The common rates of or dinary wheat in the Punjab are the lowest in the 
Country. These rates were Rs 48.00 (Moga market) per quintal on 4th September, 
1964. In some other States the rates are higher by about Rs 20.00 to Rs 30.00 per quintal 
as compared to Punjab.

(ix) Gram crop in the Punjab, this year, was severely damaged by frost followed by 
continuous drought. As a result the production declined by about 4 lakh tons. Partial 
restrictions on the export of gram and gram products were imposed under the Punjab 
Gram (Regulation of Distribution) Order, 1964. Had these restrictions not been impos- 
sed, there would have been further decline in the availability of gram and gram products 
and consequently the prices must have further gone up.

(x) Rice is being sold through fair price shops, at fixed prices, throughout the State; 
the quantum is 1 kg per head per month for non-habitual rice eaters and 6 kg per head 
per month for habitual rice eaters.

(17)66 Punjab Vidhan Sabha [16th October, 1964
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(xi) The available monthly quota of sugar (13,300 tonnes) is being distributed in 
the State through fair price shops in the urban areas and through co-operative societies 
in the rural areas. During the past 6 weeks the retail prices of sugar have been reduced 
by 5 paise per kg. and the revised rates are as follows:—

Ordinary sugar .. 1.35 per kg.

Superior sugar .. 1.39 per kg.

The unique feature of our controlled distribution of sugar is that it is sold at uniform 
retail rates throughout the State including the far flug areas of Lahaul & Spiti and other 
remote villages.

(xii) 25,750 tonnes gur was obtained from theUttar Pradesh to keep the prices of 
gur under check in the State till the movement restrictions were relaxed by the U.P. 
Government in August, 1964. Besides, allotment of 5,000 tonnes khandsari has been 
obtained. A request for the allotment of another 5000 tonnes more has also been made 
to the U.P. Government.

(xiii) A High Powered Committee is looking into the whole case of increasing the 
agricultural production under the chairmanship of the Home Minister.

(xiv) The Government of India was requested to make an allotment of 25,000 
tones of cement in connection with the colossal damage caused by the floods so that the 
affected persons could be helped for constructionlrepair of necessary shelter for their 
families. An alootmentof 15,000 tonnes of cement has since been made by the 
Government of India.

t
(xv) The Government fair price shops are working at Chandigarh, Simla and 

Nangal. But for these shops the prices in these towns would have further shot up. 
Besides, these shops also help in the availability of scarce articles e.g., tyres, tubes, de
natured spirit etc.

(xvi) The State Government have sponsored privately managed fair price shops 
for sale of cloth, provisions and general merchandise, generally in towns having population 
f rom 30,000 to 50,000. The State Government helps these shops in the procurement 
of cloth for these fair price shops at the ex-Mill rates. The shops in turn sell the cloth 
on retail sale printed prices.

(xvii) 16 Central Co-operative Consumer Stores, with net-work of 127 branches, 
have been opened in 16 towns having more than 50,000 population. Almost all the big 
industrial establishments have opened fair price shops for the benefit of their workers. 
The Food & Supplies Department helps these shops in procuring scarce articles.

(xviii) An Order namely the Punjab Commodities Price Marking and Display 
Order was enforced which requires all dealers to display or mark the prices of essential 
articles specified therein. This helps the consumers to verify competitive prices for 
various categories of articles displayed and to make purchases from the cheapest sources.

(xix) The Punjab Food Economy and Guest Control Order, 1964, has been en
forced with effect from the 24th June, 1964, According to this Order, no person or body 
of persons acting either jointly or severally at or in connection with one or more parties, 
entertainments, social or other functions, including functions in connection with marriages, 
and funerals, shall on any one day distribute or provided for consumption or accept or 
contribute for service or distribution for consumption, any eatables containing wheat, 
rice and edible products other than biscuits, cakes and pasteries, prepared from wheat 
or rice, to more than 100 persons including the host at ordinary parties and 100 persons 
excluding host at marriages and funerals.

Arrivals of wheat are expected to improve as soon as effect of recent heavy rains 
is over and flood water recedes,. Necesary arrangements for purchase of wheat in all 
important markets of the State have been made by the Food & Supplies Department 
and maximum quantity of what will be procured, subject to the condition that local 
temporary shortages are not created, the prices are not pushed up unduly high, and 
the normal conditions of supply and demand are not disturbed.

The State Government will continue to keep a careful watch over the situation, and 
will take sucb measures as may be considered necessary in the public interest.

Answers to Starred Questions converted into U n-starred (17)67
Questions
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Elections of Directors of Central Co-operative Banks in the State
*6045. (C.U.) Chaudhri Darshan Singh : Will the Minister for Home 

and Development be pleased to state—
(a) the names of the Central Co-operative Banks in the State

where elections of Directors have not been held for the last 
more than one year ;

(b) the date when elections of the Directors of each such Bank were
last held ;

(c) the reasons, if any, for not holding the elections together with
the steps Government propose to take to hold the said elec
tions ?

Sardar Darbara Singh : (a) & (b) Names of the Central Co-operative 
Banks in the State in which elections to the managing committees were 
not held during the last one year along with dates when election was held 
last are given below :—

(1) Central Co-operative Bank, Ludhiam
(2) Central Co-operative Bank, Ferozepur
(3) Central Co-operative Bank, Dasuya
(4) Central Co-operative Bank, Hoshiarpur
(5) Central Co-operative Bank, Pathankot
(6) Central Co-operative Bank, Jullundur
(7) Central Co-operative Bank, Fazilka
(8) Central Co-operative Bank, Faridkot
(9) Central Co-operative Bank, Ambala

(c) Reasons for not holding elections in these

.. 27th June, 1962 

.. 15th June, 1962 
. 9th .October, 1960 

26th May, 1963 
29th January, 1963 
19th June, 1962 

.. 27th January, 1963 

. .  11th February, 1962 

.. 12th May, 1963
banks are :—

(1) Central Co-operative Bank, 
Ferozepur

(2) Central Co-operative Bank, 
Dasuya

(3) Cental Co-operative Bank, 
Pathankot

Action was initiated to remove 
the Board of Directors of this 
Bank on account of certain 
irregularities and the Board was 
actually superceded on 16th 
November, 1963

According to the advice of the 
Reserve Bank of India, Dasuya, 
Central Co-operative Bank is 
being merged with Hoshiarpur 
Central Co-operative Bank. 
Both these banks have already 
passed resolutions for the merger 
and necessary formalities to 
complete the legal process are 
being gone into

This bank has resolved to merge 
itself with the Central Co-opera
tive Bank, Gurdaspur, Its assets 
and liabilities are about to be 
transferred to the latter bank

(4) In case of the remaining 6 banks, the Co-operative Department 
has been requesting their Board of Directors to hold elections 
on due dates, but the elections have not been held on one 
pretext or the other. The Department is taking action to 
call the general meetings themselves.



F
Villages washed away by Floods in Karnal District 

*6049. (C.U.) Chaudhri Ran Singh : Will the Minister for Public 
Works and Welfare be pleased to state—

(a) whether it is a fact that a number of villages of Karnal District
situated near the bank of river Yumna are being damaged 
every year due to the floods in the said river, if so, a list of 
such villages be laid on the Table of the House ;

(b) whether Government have ever proposed to shift the residents
of some of the villages referred to in part (a) above to some 
distant places so as to save them from floods, if so, the names 
of such villages ?

Chaudhri Rizaq Ram : (a) Yes. Villages Chaura, ( Hansumajra, 
Chandraon and Chaugawan of Karnal District are generally effected due to 
floods, in river Jumna.

(b) The matter is being considered.

Answers to Starred Questions converted into U n-starred (17)69
Questions

T.A./D.A. Drawn by Ministers
*6050. (C.U.) Chaudhri Darshan Singh : Will the Chief Minister 

be pleased to state the amount of T.A. and D.A. claimed by each Minister 
of the Punjab State during the period from the 1st January to 31st May, 
1964 ?

Shri Ram Kishan : A statement containing the requisite information 
is given below :

Statement showing the amount of T.A. (including D.A.) claimed by each Minister 
of the Punjab State during the period from 1st January to 31st May, 1964

Serial
No.

Name of Minister Amoun* of T.A. (including 
D.A.) claimed and drawn 
from 1st January, 1964 to 
31st May, 1964

1 S. Partap Singh Kairon 1,147,00

2 * Dr. Gopi Chand Bhargava 1,200,00

3 Sri Mohan Lai 1,610,10

4 Shri Darbara Singh 1,356,00

5 Shri Gurbanta Singh 5,674.50

6 Shri Ram Saran Chand Mittal 945,00

7 Shri Ranbir Singh 9,393,00

8 Shri Ajmer Singh 9,401,25

Instructions withdrawing certain powers from the Chairman, Marketing Board,
Punjab

*6051. (C.U.) Chaudhri Darshan Singh : Will the Minister for 
Home and Development be pleased to state whether Government has issued 
any instructions withdrawing certain powers from the Chairman, Market
ing Board, Punjab, if so, a copy thereof be laid on the Table of the House ?



Sardar Darbara Singh : Yes. A copy is laid on the table of the 
House.

From
Shri B.B. Vohra, I.A.S.,
Secretary to Government, Punjab,
Agriculture and Forests Departments.

To
The Director of Marketing and
Secretary, State Agricultural Marketing Board,
Chandigarh.

Memo No 2871-Agr. I(V>64/1884 
Chandigarh, dated the 23rd March, 1964.

Subject.—Administration of the Punjab Agricultural Produce Markets Act, 1961.

Reference; Continuation of this Department endst. No. 161-Agr. I(V>64/254, dated 
14th January, 1964.

According to the Punjab Agricultural Produce Markets (Amendment) Act, 1963, 
the Director of Marketing who is ex-officio Secretary of the State Agricultural Marketing 
Board becomes the Chief Executive functionary of the said Board. The Director of 
Marketing will now be responsible for the adminiltration of the Punjab Agricultural 
Produce Markets Act, 1961 and control and supervise the working of the employees of 
the Board and the Market Committees in the State He shall be the competent authority 
for approving the budget estimates of the Market Committees and responsible for the 
preparation of the Budget of the Board. All administrative cases dealt with by the 
Chairman of the Board earlier under the Punjab Agricultural Produce Markets Act, 
1961, shall now be decided by the Director of Marketing finally.

2. The receipt of this communication may please be adknowledged and these 
instructions brought to the notice of all concerned, for careful compliance.

(Sd)
Deputy Secretary, Forests. 

for Secretary to Government, Punjab, 
Agricultural and Forests Department.

Visitors allowed entry into the Civil Secretariat at Chandigarh

*6052. (C.U.) Chandhri Darshan Singh : Will the Chief Minister 
be pleased to state—

(a) the total number of persons who were allowed entry into the
Civil Secretariat building at Chandigarh through passes 
during the months of June, July and August, 1964 together 
with the total number of persons allowed entry during the 
corresponding period in 1963 to see the Chief Minister/ 
Miniters of State/Deputy Ministers and other Officers in 
connection with their work ;

(b) the steps, if any, taken by the Government to minimise the
rush of visiters to the Secretariat ?

Shri Ram Kishan : (a) 51,828 and 44,723 respectively.

(b) District Level Co-ordination Committees have already been 
constituted in all the districts to hear the complaints from the public. 
Meetings of these Committees are held regularly. Government have also 
issued orders constituting in each district a Committee consisting of the 
Deputy Commissioner and the Superintendent of Police (with powers to 
associate local influential persons with it) for brining about compromises 
among the various party functions in villages.
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Mann Co-operative Credit Society in District Gurdaspur
*6053. (C*U.) Chaudhri Darshan Singh : Will the Minister for 

Home and Development be pleased to state —
(a) the date when the election of the office bearers of the Mann

Co-operative Credit Socieity (Large Size), , Gurdaspur 
District was held last ;

(b) whether the Government has received any representation from
the members of the said Society for holding elections of the 
office bearers of the Society mentioned in part (a) above ; 
if so, the date of each representation ;

(c) the steps, if any, being taken by Government for holding the 
election ;

(d) whether it is a fact that papers/record of the said Society have 
been in the possession of the A. R. Gurdaspur; if so, for 
how long ?

Sardar Barbara Singh : (a) 31st May, 1961.

(b) Yes. Representation dated 27th July, 1964 was received from 
Sarvshri Boota Singh, President and Harwant Singh, Manager of the 
Society in which a report has been called from the Registrar, 
Co-operative Societies, Punjab ;

(c) No steps for holding fresh elections have been taken so far, since 
the question for supersession of the Committee and appointment of an 
Administrator is being considered.

(d) Yes. Since 14th April, 1964.

Answers to Starred Questions converted into Un-starred (17)71
Questions

Appointment of Committee to Look into the Functioning of Anti-
Corruption Department

*6055. (C.U.) Comrade Ram Chandra : Will the Chief Minister 
be pleased to state whether the Government has considered the desirability 
of appointing a Committee to take stock of the functioning of the Anti- 
Corruption Department during its existence and place the report when 
submitted by the said Committee before both the Houses of the State 
Legislature for discussion ?

Shri Ram Kishan : No.

Tour by Director, Public Relations, Punjab
*6056. (C.U.) Comrade Ram Chandra : Will the Chief Minister 

be pleased to state —
(a) the number of trips made by the Director, Public Relations,

Punjab , between Chandigarh and Delhi date-wise during 
the years 1963-64 and 1964-65 (Up-to-date) alongwith the 
purpose of each such visit ;

(b) the number of days spent by the said Officer on tour and the
amount of T. A. drawn by him during the above-mentioned 
period.

Shri Ram Kishan : (a) and (b) : The requisite information is laid 
on the table of the House.



[Chief Minister]
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Chairman, State Marketing Board, Punjab
*6060, (C.U.) Chaudhri Darshan Singh : Will the Minister for Home 

and Development be pleased to state —
(a) the date of appointment of the present Chairman, State Mar

keting Board, Punjab ;
(b) the salary being paid to Chairman, Marketing Board ;
(c) the details of his duties and functions ?

Sardar Darbara Singh : (a) 11th December, 1963 ;
(b) Nil.
(c) The statement showing the details of duties of the Chairman 

of the State Agricultural Marketing, Board, is laid on the table of the 
House.

Statement showing the details of the duties and functions of the Chairman, State
Agricultural Marketing Board

1. He presides over the meetings of the State Agricultural Marketing Board.

2. He accords approval to the permanent transfer of immovable property by a 
Market Committee.

?. He may investigate the affairs and proceedings of a Market Committee.

4. He may inspect or cause to be inspected the accounts of a Market Committee 
and issue instructions to do a thing or to desist from doing it, which he considers necessary 
in the interest of the Committee.

5. He accords approval to the composition of offences by the Market Committee.

6. He operates upon the funds of the Board jointly with the Secretary of the 
Board.

Enquiry against Chairman, State Marketing Board, Punjab 
*6061. (C.U.). Chaudhri Darshan Singh : Will the Minister for 

Home and Development be pleased to state whether any enquiry is pending 
against the Chairman, State Marketing Board, Punjab,regarding some 
irregularities alleged to have been committed by him, if so, the details 
of such irregularities and the action, if any, so far taken in the matter ?

Sardar Darbara Singh : The matter is under consideration.

Legislators Flats constructed by Government

*6062. (C.U.) Chaudhri Darshan Singh : Will the Chief Minister 
be pleased to state—

(a) the total number of Legislators Flats constructed at Chandigarh
by the State Government ;

(b) the number of such Flats allotted or earmarked for allotment
to the lawyers and to the Government offices and officers, 
separately ?

Shri Ram Kishan : (a) Sixty.
(b) Breakup of allotment of the flats is as follows :—

Lawyers . .  3
Government offices ... Earmarked ... 30

Actually allotted ... 26 
Government Officers 2 Nil
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Electric connections for Tubewells in Mohindergarh District

*6069. (C.U.) Shri Banwari Lai : Will the Minister for Public Works 
and Welfare be pleased to state —

(a) the total number of applications so far received by the Line
Superintendent, Mohindergarh for electic connection for 
tubewells together with the names of the villages from which 
these have been received ;

(b) the dates when the applications mentioned in part (a) above
were received together with the action, if any, taken thereon 

Chaudhri Rizaq Ram : (a) and (b) A statement is laid on the table 
of the house.

STATEMENT

Serial
No

Name of village No. of applications 
received

“ (a)
1 Segra .. 6 N os.

2 Bhogowas 1 >»

3 Gudha • « 2 *>

4 Unhani • « 3 > >

5 Dhanandha • • 4 »

6 Chalawas • • 1 * >

7 Kheri Talwana 5 >*

8 Rathera • • 14 »»

9 Sesot .. 12 j •

10 Dolana 1 »»

11 Mohindergarh 5 »>

12 Kanina 4

13 Surjanwas 1 >>

- 70 Nos.

Serial
No.

A and P forms No. and date Village Remarks

*  '
1 7 AP, 6th May, 1964 Segra Unjustified

2 8 AP, 6th May, 1964 Do Do

3 9 AP, 6th May, 1964 Do Do

4 11 AP, 23rd June, 196 4 Do Demand Notice not issued dt 
to shortage of funds, material

5 1 1 AP, 30th July, 1964 Do Unjustifiei

6 15 AP, 30th July, 1964 Do Do
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Serial
No.

A and P forms 
No. & date

Village Remarks

nr
j 6 AP, 16th April, 1964 Bhojawas Service connection order issued. 

Material not available.

8 39 AP, 6th August, 1964 Gudha Estimate under preparation

9 40 AP, 18th August, 1964 Do Ditto

10 11 AP, 24th June, 1964 Unbani Unjustified as individual cases 
due to Augmentation of Sub -

11 12 AP, 19th August, 1?64 Do Station combined supply of 
power case under preparation

12 13 AP, 19th August, 1964 
*

Do for the 3 consumers and will 
be justified

13 37 AP, 21st April, 1964 Dhanaudha Unjustified

14 38 AP, 21st April, 1964 Do Do

15 39 AP, 21st April, 1964 Do Do

16 41 AP, 15th June, 1964 Do Do

17 2 AP, 19th August, 1964 Chelawas Demand Notice issued compli
ance awaited

18 5 No. Applications received on Kberi Area falls where boards’ mains
1st June, 1964 Talwana do not exist otherwise 

unjustified

19 13 No. applications received on 
10th January, 1964

Rathura Ditto

20 1 No. application received on 
15th April, 1964

Do Ditto

21 9 No. app ications received on 
18th July, 1964

Sesot Ditto

22 1 No. application received on 
20th July, 1964

Do Ditto

23 1 No. application received on 
22nd July, 1964

Do Ditto

24 1 No. application received on 
4th August, 1964

Do Ditto

25 1 No. application received on 
18th July, 1964

Dolana
(Rawania) Line

Village not yet electrified

26 1580 AP, 4th June, 1964 Mohindergarh ] D.-Notice issued

27 1589, 26th August, 1964 Do Ditto

28 1590, 26th June, 1964 Do Ditto

29 1607, 16th July, 1964 Do Ditto

30 1619, 11th August, 1964 Do Ditto

31 269, 30th August, 1964 Kanina SCO issued, shortage of material
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[Pablic works and Welfare Minister]

Serial
No.

A &P forms 
No. & date

Village Remarks

32 270, 30th August, 1964 Kanina SCO issued,shortage of materia1.

33 271, 30th August, 1964 Do Ditto

34 272, 30th August, 1964 Do Ditto

35 9 No. Applications received on 
24th August, 1964

Surjanwas 
(Rawania) Line

Site falls where mains do not 
exist

36 3 No. applications received on 
25th August, 1964

Ditto Ditto

Survey for providing Electricity in Village Malra, district Mohindergarh

*6070 (C.U.).ShriBanwariLal : Will the Minister for Public Works 
and Welfare be pleased to state—

(a) whether the survey of village Malra, tehsil and district Mohinder
garh has been carried out for providing electricity there and 
whether a project for the purpose has been sanctioned ; 

lb) if the reply to part ( a) above be in the negative, the time by which 
the survey will be carried out and the work taken in hand ? 

Chaudhri Rizaq Ram : (a) The survey has been carried out and the 
Project Estimate is at present under consideration of the Board.

(b) The electrification of villages covered under the sub project esti
mate will be taken in hand after its sanction by the Board, subject to the 
availability of funds and material.

Suspension of Controller of Printing and Stationery, Punjab,
Chandigarh

*6104 (C.U.). Sardar Kulbir Singh : Will the Minister for Public 
Works and Welfare, with reference to the reply to Starred Question No. 3823 
included in the list of Questions for 16th September, 1963 and the reply to 
Starred Question No. 4710 included in the list of Starred Questions for 3rd 
March, 1964, be pleased to state the name of the officer who was deputed to 
enquire into the charges against the Controller of Printing and Stationery 
and the date when he submitted his report to the Government ?

Chandhri Rizaq Ram : The Deputy Inspector-General, C.I.D. 
(Vigilance), had conaucted the investigation into the charges against the 
Controller of Printing and Stationery. He submitted his report to Govern
ment in mid-May, 1963.

Complaint of S. Gurdip Singh to Deputy Commissioner, 
Ferolzepore

*6106 (C.U.). Sardar Kulbir Singh : Will the Minister for Home 
and Development be pleased to state with reference to the reply to Starred 
QuestionNo. 4665 included in the list of Questions for 2nd March, 1964—

(a) whether the Enquiry Officer referred to in part (b) of the reply
to the said question has since submitted his report to the
Government, if so, a copy thereof be laid on the table ;

(b) the action, if  any, taken on the report mentioned in part (a)
above ?



Sardar Barbara Singh : (a) Yes. It is not in public interest to place 
a copy of the report on the table of the House.

(b) The matter is under consideration.

Answers to Starred Questions converted into Unstarred (17)79
Questions j ,

Removal of girls from Gandhi Vanita Ashram, Jullundur

*6107 (C.U.)« Sardar Kulbir Singh : W ill the Minister for Public 
Works and Welfare be pleased to state with reference to the reply to part
(e) o f Starred Question No. 4759 included in the list of questions for 4th 
March, 1964, the reasons for the removal of 10 girls from Gandhi Vanita 
Ashram, Jullundur to Nari Niketan, Amiitsar and the name of the authority 
under whose order this was done ?

Chaudhri Rizaq Ram : None of the girls mentioned in reply to part (e) 
of Starred Question No. 4759 was removed from Gandhi Vanita Ashram, 
Jullundur to Nari Niketan, Amritsar.

In view of the above the question o f naming the authority does 
not arise.

Municipal Elections in the State

*611£ tC.U.). Sardar Kulbir Singh : Will the Minister for Education 
and Local Government be pleased to state—

(a) the names of Municipal Committees elections to which were due 
to be held in 1964, but were postponed, together with the reasons for post
ponement in each case ;

(b) the number of persons elected as independents and on different
party tickets separately to each of the Municipalities in the 
State in the Municipal elections which were held in 1964 ?

Shri Prabodh Chandra : (a) Elections to only 7 Municipal Committees 
scheduled to be held in 1964 were postponed. Their names and the reasons 
for the postponement of elections are given in the statement (I), laid on 
the table of the House.

(b) The requisite information is contained in statement (II) is laid on 
the table of the House.

statement I
Statement showing the names of Municipal Committees whose elections 

were postponed in 1964 and the reasons for their postponement.

Serial Name of Municipal Reasons for postponement
No. Committee 1 2

1 Sohna Due to irregularities in connection
2 Pathankot with the receipt and scrutiny

of the nomination papers.
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[Minister for Education and Ifcooal Government]

3 GurdasPur .. It was brought to the notice
of Government that although 
the limits of this Committee 
were extended by them to 
include vllage Rori and abadi 
of village Kotli Nangal, yet the 
Gram Panchayats already 
established there continued 

functioning. Consequently the 
residents of these villages were 
not eligible to file nomina
tion papers. Elections were 
Postponed to provine them with 
opportunity to contest these 
election .

4. M ansa .. Elections were stayed by the 
Punjab High Court.

5
6

Hissar
Goniana

Due to the alleged defective 
delimitation of the Wards

7 Phjllaur .. Due to the alleged defective 
notification of limits
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Cognizable cases registered in the State in connection with Panchayat
Elections

*6120 (C.U.). Sardar Kulbir Singh : Will the Minister for Home and 
Development be pleased to state—

(a) the number of cases of cognizable offences registered in the State,
districtwise, in connection with the Panchayat elections held 
during the year 1964, together with the details of the result 
o f each case ;

(b) the steps, if  any, taken or proposed to be taken to prevent the 
recurrence of such cases in future ?

Sardar Darbara Singh : (a) A statement is laid on the table of the 
House.

(b) Adequate Police arrangements are invariably made with a view to 
take timely preventive action.

STATEMENT

[6th October, 1964

District
Number of 

cases
registered

Result of cases

Hissar 1° 1—Cancelled 
9—pending trial

Rohtak 2 1—pending trial 
1—accused acquitted

Gurgaon 6 4—ended in conviction 
2—sent up untraced

Karnal 5 1—ended in conviction 
1—cancelled 
3—pending trial

A mbala 6 1— accused acquitted
2— pending trial
2—ended in conviction 
1—under investigation

Simla • •

Kangra 1 1—pending trial

Hoshiarpur 1 1—pending trial

Jullundur 1 1—pending trial

Ludhiana • •

Ferozepur 23 4—ended in conviction 
2—accused acquitted 
1—sent up untraced 
15—pending trial 
1—under investigation

Amritsar 4 1—ended in conviction 
3—pending trial

Gurdaspur 4 1—ended in conviction
1 — accused acquitted
2— pending trial
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District
Number of 

cases 
registered

Result of cases

Patiala 3 3—ended in conviction 
1—cancelled 
1—accused acquitted 
3—pending trial

Sangrur 3 3—pending trial

Bhatinda 6 1— ended in conviction 
3—accused acquitted
2— pending trial

Namaul • • • •

Kapurthala 2 2—pending trial

Kulu 1 1—ended in conviction

Keylong

Wine Shops in district Ferozepur

*$122 (C.U.)> Sardar Kulbir Singh : Will the Minister for Education 
and Local Government be pleased to state—

(a) the total number of wine shops in district Ferozepur during the
years 1961, 1962 and 1963 along with the names of placet 
where they were situated and the yield of revenue therefrom  
to the Government ;

(b) the total number of wine shops in 1964 in the said district along
with the names of the places where they are located and the 
name of licensee of each shop ;

(c) the total sales made by the said shops during the 1st half of
1964 ;

(d) whether it is a fact that the system recently introduced has
encouraged the consumption of liquor in the State, if so, 
to what extent ;

(e) the number of illicit distillers challaned during the years 1961,
1962,1963 and 1964 (to date) in the courts of district Feroze- 
pur 7Shri Prabodh Chandra : (a) ana (b) A statement is laid on the table of 

the House.
(c) 441,390 proof litres (from 1st April, 1964 to 31st August, 1964).
(d) Yes, to the extent that the persons who used to take illicit stuff 

have started taking illicit stuff because of its cheapness, and the sale of illicit 
liquor rose to 4,41,390 proof litres during the period from 1st Afrij, 1964 to 
31st August, 1964, against 1,52,982 proof litres during the corresponding 
period of last year.

(c) I96I I962 I96I I964 {up to 31st
August, 1964)

2,801 2,690 3,162 1,296



[Minister for Educationand Local Government]
STATEMENT

Total number of wine shops in District Ferozepur during the years 1961, 1962 
and 1963 and the revenue derived therefrom

(17)88 Punjab Vidhan Sabha [6th October, 1964

Year No. of wine 
shops

Yield of revenue

1961 79
Rs

53,29,496

1962 78 50,81,730

1963 78 70,70,550

The situation of wine shops in Ferozepur District, during the years 1961, 
1962 and 1963

1961 1962 1963

1. Ferozepur Cantt .. Ferozepur Cantt .. Ferozepur Cantt.

2. Ferozepur City .. Ferozepur City .. Ferozepur City

3. Basti Tanka Wali .. ..

4. Mudki .. Mudki .. Mudki

5. Ferozshah .. Ferozshah .. Ferozshah

6. Guru Har Sahai ., Guru Har Sahai ..  Guru Har Sahai

7, Jallalabad .. Jallalabad .. Jallalabad

8. Mamdot .. Mamdot ..  Ma mdot

9. Koer Singh Wala Koer Singh Wala Koer Singh Wait

10. Kanianwalai .. Kanianwalai .. Kanianwalai

11. Pacca Kala Wala .. Pacca Kala Wala .. Pacca Kala Wala

12. Moga .. Moga .. Moga

13. Talwandi Bhai .. Talwandi Bhai .. Talwandi Bhai

14. Moga Purana .. Moga Purana .. Moga Purana

15. AjitW al .. Ajit Wal ..  AjitW al

16. D araPur ..  Dara Pur .. Dara Pur

17. Dala .. Dala .. Dala

18. Buar .. Buttar .. Buttar

19. Dodar Dodar .. Dodar

20. Daroli Bhai ..  Daroli Bhai .. Daroli Bhai
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p

1961 1962 1963

21. Bagha Purana Bagha Purana Bagha Purana

22. Marimustfa Marimustfa Marimustfa

23. Smadh Bahai S madh Bahai Smadh Bahai

24. Saidko Saidko Saidko

25. Raunta Raunta Raunta

26. Nathu Wala Nathu Wala Nathu Wala

27. S malsar S malsar S malsar

28. Nihal Singh Wala Nihal Singh Wala Nihal Singh Wala

29. Badhani Kalan Badhani Kalan Badhani Kalan

30. Thaktupura Thaktupura Thaktupura

31. Patto Hira Singh Patto Hira Singh Patto Hira Singh

32. Manoke Manoke Manoke

33. Charick Charick Charick

34. Zira Zira Zira

35. Makhu Makhu Makhu

36. Malianwala Malian waia Malianwala

37. Manawana Manawana Manawana

38. Santoo Wala Santoo Wala Santoo Wala

39. Buianwala Buianwala Buianwala

40. Dharamkot Dharamkot Dharamkot

41. Khosa Randhir Khosa Randhir Khosa Randhir

42. Bhinder Kalan Bhinder Kalan Bhinder Kalan

43. Kishan Pura Kishan Pura Kishan Pura

44. Talwandi Malliana Talwandi Malliana Talwandi Malliana

45. Kot Ise Khan Kot Ise Khan Kot Ise Khan

46. Muktsar Muktsar Muktsar

47. Bhagsar Bhagsar Bhagsar

48. Gulabawala Gulabawala Gulabawala

49. Bhangchari Bhangchari Bhangchari

50. Butiwala Butiwala Butiwala

51. Bari Wala Bari Wala Bari Wala
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52. Harike Harike Harike

53. Gidderbaha Gidderbaha Gidderbaha

54. Kot Bhai Kot Bhai Kot Bhai

55. Doda Doda Doda
56. Sukhana Ablu Sukhana Ablu Sukhana Ablu

57. Gurusar Gurusar Gurusar

58. Kurianwala Kurianwala Kurianwala

59. Malout Malout Malout

60. Bam Bam Bam

61. Lambi Lambi Lambi

62. Ghumar Wala Ghumar Wala Ghumar Wala

63. Alamwala Alamwala Alamwala

64. Tharaj Wala Tharaj Wala Tharaj Wala

65. Khuban Khuban Muktsar Tekewali Gali

66. Fazilka Fazilka Fazilka

67. Salmawali Salmawali Salmawali

68. Ladhuka Ladhuka Ladhuka

69. Roranwali Roranwali Roranwali

70. Abohar Abohar Abohar

71. Khurana Khurana Khurana

72. Dhaba Kokarian Dhaba Kokarian Dhaba Kokarian

73. Khippan Wali Khippan Wali Khippan Wali

74. Wahab Wala Wahab Wala Wahab Wala

75. Gidderanwali Gidderanwali Gidderanwali

76. Himat Pur a Himat Pura Himat Pura

77. Jhurar Khera Jhurar Khera Jhurar Khera

78. Kundal Kundal Kundal

79. Ohuiansarwar Ghuiansarwar Ghuiansarwar



' i
(b) The location and the names of the Licensees during 1964

Answers to Starred Questions converted into U nstarred (17)91
Questions

Serial Name of the 
No. Vend

Name of the licensee

*7

/

>

1 Ferozepur Cantt. f  Shri Thakaur Parshad,*son of Shri Wadhaw Mai of
2 Ferozepur City | Ferozepur Cantt.

■<{ Shri Parma Nand, son of Durga Parshad of Ambala 
| Shri Karam Chand, son of Amir Chand of Ferozepur 
L City

3 Talwandi Bhai Shri Bhagwan Dass, son of Nathu Ram Jaiswal of
Talwandi Bhai

Shri Mewa Ram, son of Shri Ram Jas of Ferozepur Cantt.

4 Mudki Shri Tirath Ram, son of Wazira Mai of Faridkot, district
Bhatinda

5 Ferozeshah

6 Guru Har Sahai

7 Jalalabad

8 Mamdot

9 Koer Singh Wala 

jO Kanian Wali

\ 1 Pacca Kale wala

j2 Zira

13 Makhu

14 Mallanwala

15 Santoo Wala 

\6 Manawana

\7 Buianwala 

18 Dharamkot

Shri Gurdev Singh, son of Shri Arjan Singh of village 
Ferozeshah

Shri Khushal Chand, son of Thana Mai of Jalalabad 

Shri Faquir Chand, son of Narain Singh of Jalalabad 

Shri Om Parkash, son of Jugal Kishore of Ferozepur City 

Shri Gurbax Singh, son of Jawala Singh of Guru Har Sahai

Ditto

Shri Janak Raj, son of Daulat Ram of Jallabad 
Shri Hans Raj, son of Kishore Mai of Jalalabad

Shri Chint Ram, son of Shanker Dass of Zira

Shri Angrej Singh, son of Jiwan Singh of Makhu

Shri Dalip Kumar, son of Partap Singh of Mallanwala

ShriAngez Singh, son of Shri Jiwan Singh of village Makhu

Shri Kulwant Singh, son of Fateh Singh Jat of Manwana

Shri Dalip Singh, adopted son of Shri Mehnga Singh of 
Buianwala

Shri Lek Raj, son of Nathu Ram of Dharamkot 
Shri Banta Singh, son of Uttar Singh of village Lohgarh

j9 Kot Tse Khan

20 Khosa Randhir

2 1 Bhinder Kalan

22 Kishan Pura

23 Talwandi Mallina

Shri Hari Chand, son of Shiv Lai of Makhu

Shri Kartar Singh, son of Maya Singh of Khosa Randhir

Shri Kartar Singh, son of Lacnman Singh of Bhinder Kalan

Shri Gian Chand, son of Nand Lai of Kishan Pura

Shri Nek Singh, son of Suchha Singh of village Galibe 
Kalan
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Serial
No.

Name of the 
Vend

Name of the licensee

24 Moga

25 Moga Purana

26 Ajitwal

27 Dodar

28 Buttar

29 Dala

f  Shri Ved Parkash, son of Gokal Chand 958 Gobind 
^ Ghar, Jullundur City
L Shri Madan Lai, son of Gokal Chand, Excise Contrac

tor, Moga
Shri Davinder Kumar, son of Faqir Chand, Moga 

Shri Dwarka Dass, son of Chanan Ram Excise Contractor 
Budhlada, district Bhatinda

Shri Hari Ram of Zira

Shri Hari Singh, son of Isher Singh of Dodar

Shri Kishori Lai, son of Sittal Parshad of Moga

Shri Radha Sham, son of Shri Mohan Lai of Ferozepur 
Cantt.

30 Daroli Bhai

31 Dara Pur

32 Bhaghapurana

33 Marimustfa

34 Smalsar

35 Smadh Bhai

Shri Maggar Singh, son of Santa Singh of village Dodar

ShriHari Krishan, son of Jagmohan Lai, Railway Road, 
Moga

Shri Davinder Kumar, son of Faquir Chand of Moga 
Shri Rajinder Kumar, son of Tara Chand of Moga

Shri Naur Chand, son of Narata Ram of Sekhana Kalan

Shri Davinder Kumar, son of Faquir Chand of Moga 
Shri Rajinder Kumar, son of Tara Chand of Moga

Shri Swaran Singh, son of Mangal Singh of village Smadh 
Bhai

36 Manoke 1 Shri Sadhu Ram, son of Walaiti Ram of village Manoke

37 NathuWala Shri Sadhu Singh, son of Suvbedar Bikram Singh of village 
Galibkalan

38 Charick
f

39 Raunta

40 Patto Hira Singh

Shri Kewal Krishan, son of Shri Chint Ram of Moga 

Shri Lai Chand, son of Charanji Lai, Muktsar 

Shri Bikram Singh, son of Sadhu Singh of village Gholian

41 Nihal Singh Wala

42 Saidko

43 Thaktupura

44 Bahdni Kalan

45 Muktsar

46 Mutktsar Teke
Wali Gaii L

Shri Narain Singh, son of Bakhtawar Singh of village 
Nihal Singh Wala

Shri Gurcharan Singh, son of Hardatt Singh of village 
Smalsar

Shri Dalip Singh, son of Tota Singh of village Takhtpura 

Shri Mela Ram, son of Nagain Chand of village Dodar 

Shri Girdhari Lai, son of Ram Chand of Phagwara 

Shri Masta Ram, son of Tirath Ram of Phagwara
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Serial Name of the Name of the licensee
No. Vend

47

48

49

50

51

52

53
54
55

56

57

58

59

60

61

62

63

64

65

66

67

68

69

70

71

72

73

74

75
76
77

78

Bhagsa*r 

Bhangchari 

Bari Wala 

Buti Wala 

Harike

.. Shri Karnail Singh, son of Inder Singh of Govind Pu ra 
no w at Bhagsar

.. Shri Hem Raj, son of Sittal Parshad of Muktsar 

.. Shri Chand Singh, son of Ajit Singh of village Bhullar 

.. Shri Hardyal Singh of village Bhullar 

.. Shri Nihal Singh on of Kapur Singh of Muktsar

Gulabe Wala .. Shri Rajkumar, son of Sohan Lai of Muktsar

Gidderbaha f  Shri Charanjit Lai, son of Raja Ram H. No. 48, Ward No.
Tharajwalas) L 12, Hospital Road, Bhatinda
Kot Bhai .. Shri Narang Singh, son of Ratta Singh, village Bhullar

Sukhna Ablu Shri Kundal Singh of Sucha Singh of Muktsar

Gurusar Shri Gurbachan Singh, son of Barkat Singh, Muktsar

Hurianwala

Doda

Shri Chand Singh, son of Hira Singh of village Kurian 
wala

Shri Gurdial Singh, son of Harnam Singh of Muktsar

Malout

Lambi

Shri Suraj Bhan, son of Ramji Dass of Barnala 
Shri Hans Raj, son of Sarvdyal of Barnala 
Shri Raja Ram, son of Thakur Mai of Mambi

Ghumar Wala .. Shri Mahan Singh, son of Gajjan Singh of village Kaillian
Wala

Alam Wala .. Shri Bishan Chand, son of Ram Ditta Mai of village
Ghurian

Bam .. Ditto

Abohar .. Shri Daultat Ram, son of Mohan Lai Nagpal of Abohar

Dhaba Kokarian .. Shri Darbari Lai, son of Panu Ram, Lajpat Nagar, Abohar

Khuriana 

Khippan Wali 

Wahab Wala 

Kundal

.. Shri Bishan Chand, son of Ram Ditta Mai of Ghurian a

.. Shri Om Parkash, son of Birkha Ram of Kundan

.. Shri Daulat Ram, son of Mohan Lai of Abohar

.. Shri Sardari Lai, son of Shankar Mai of Abohar 
Shri Om Parkash, son of Birkaha Mai of Kundal

Gidderanwala Shri Bag Rai, son of Dura Ram Nagpal of AbohaJ

Jhurar Khera 

Himat Pura

Shri Kashmir Singh, son of Ujjagar Singh of Jhurar 
Khera

Shri Sardari Lai, son of Chandi Ram GaliNo. 7, Abohal

Ghuiana Sarwar

Fazilka
Ladhuka
Islamwali

. Shri Chaman Lai, sonofChanan Ram, Abohar

J  Shri Faquir Chand, son/of Narain Singh of Jalalabad 
{ Shri Harinder Kumar, son of Sohan Singh of Muktsar 
| ShriDhari Ram, son of Hari Ram Railway Road, Muktsar 
L Shri Hans Raj, son of Sunder Mai of Fazilka

Roranwali . Shri Darshan Singh, son of Gurmakh Singh of Abohar



Siswan Soper Passage Project

*6137. (C.U.) Comrade Ram Chandra : W ill the Chief Minister be
pleased to  state—

(a) the quantity of Iron, Steel, Cement, Sand, Girders, Iron • P illars
etc. supplied by the Government to the Capital Construction 
Company, Rupar, with Headquarters in Neelam Cinema, 
Chandigarh, for the construction of the Siswan Super Passage 
Project ;

(b) whether it is a fact that some material out of that mentioned
in part (a) above was found missing when the Vigilance 
Police raided the god own at Rupar, if so, the quantity there- 

, o f in each case ;
(c) the details of any other discrepancies found in the stores and 

the construction :
(d) the names of the proprietors of the above firm and the action, 

if any, taken against them ?

Shri Ram Kishan : (a) According to the information received, the 
following m aterial has been issued to the Company up to July, 1964, which 
is being verified. No sand, girders or iron pillars were supplied by the 
P.W .D .
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Serial Name of articles Unit Quantity
No.

1 Cement
2 M. S. Rounds
3 Angle Iron
4 Angle Iron 2^x2|x3/8
5 M . S. Plates
6 M. S. Sheets
7 M. S .F lates
8 H. B. Wire
9 C. G. Sheets

Cwt. 19.265.
Metric Tons 251.668

Do 38.228
Rft. 1455.
Metric Tons 26.681
Metric Tons 1.221
Nos. 140.
Metric Tons 1.250
Nos. 270

(b) an! (c) Investigation is being made.

(d) Investigation is being made to find out the real properietors of 
the firm .

Reports filed by ShriJanak Raj, Superintendent of Police (Retired)

*6138. Comrade Ram Chandra : W ill the Minister for Home and 
Development be pleased to state—

(a) whether any reports have been filed by Shri Janak Raj, Superin
tendent of Police (Retired) with the Police at Jullundur and 
Ambala against Mr. Partap Singh Kairon, ex-Chief Minister, 
his family members and collegues in the then Mins try  on 
the basis of the Dass Commission Report, if  so, the details 
th e re o f;



(b ) T he a c t io n , i f  a n y , tak en  b y  th e  P o lic e  on  th e  sa id  rep orts ?

Sardar Barbara Singh : (a) Y e s . T he required  in fo r m a tio n  is  as  
b e lo w  :—

(i) C ase F .I .R . N o .  806 , d a ted  2 0 th  A u g u s t , 1964 u n d e r  se c t io n s  5(2) 
P rev en tio n  o f  C o rru p tio n  A c t  an d  120— B IP C , p o lic e  s ta t io n  C ity  Ju llu n d u r  
regard in g  a v a ilin g  o f  free serv ices o f  D r . H . S .  D h illo n  d u rin g  e le c t io n  tou r .

( ii)  C a s e F .I .R .N o .4 8 8 ,d a te d 2 2 n d  A u g u st, 1964u n d er S ection s 5(2) 
P reven tion  o f  C orru p tion  A ct an d  120-B  I .P .C . p o lic e  s ta tio n  C h an d igarh  
regard in g  il le g a l transfer o f  a share in  N e e la m  C in em a , C h a n d ig a r h ,  
irregu lar e x te n s io n  o f  t im e  etc .

( i i i)  C ase F .I .R . N o .  4 8 9 , d a ted  22n d  A u g u st, 1964 U /S s . 5(2) P re
v e n tio n  o f  C o rru p tio n  A ct an d  120-B  IP C , p lice  s ta tio n  C h an d igarh  re
gard in g  p u rch ase o f  R a m g a rh  D h a n i M ad h ar K a la n  la n d s in  Sangrur  
an d  F ero zep u r  D is tr ic ts  resp ectiv e ly  at ex o rb ita n t ra tes .

(b ) C ase as a b o v e  w ere reg istered  U /S s . 5(2) P rev en tio n  o f  C o rru p tio n  
A c t an d  120-B IP C  and  in v e s tig a tio n  tak en  u p .

Note— Case FIR No 193 dated 27-8-1964 U/S 5 (2) Prevention of Corrup
tion Act & 120—B IPC PS *A* Division Am’itsar regarding Nandan 
Cinema and Cold Store, Punjab was legists ed at Amritsar as the 
cau^e of actinon if any, arose in Amritsar district and not in Ambala 
district, as As the comlaint in this connection was orginally referred 
by Shri Janak Raj S-P. (Retd) to S.P. Ambala, it was transferred by 
him to Amritsar District.

East Punjab Medical Council

*6148. (C.U.) Chaudhri N e t  Ram : W ill  th e  M in iste r  fo r  E d u ca
t io n  an d  L o c a l G overn m en t be p lea sed  to  s ta te —

(a) w h eth er  an y  e le c t io n  h as b een  h e ld  to  th e  E a st P u n jab  M e d ic a l
C o u n c il a fter  1947 , i f  n o t ,  th e  reason s th erefo r  ;

(b) w h eth er  G o v ern m en t is  c o n s id e r in g  an y  p ro p o sa l to  m ak e an y
ch a n g e  in  th e  C o n stitu tio n  o f  th e  sa id  C o u n c il, i f  so , th e  tim e  
b y w h ich  th e  sam e is  l ik e ly  to  be f in a lise d  ?

Shri Prabodh Chandra : (a) N o ,  Sir. In  1953 it  h ad  b een  d e c id e d  
th a t th e  e x is t in g  m em b ers m a y  c o n tin u e . S u b se q u e n tly , i t  h ad  b een  
d ec id e d  to  p o s tp o n e  th e  e le c t io n s  t i l l  th e  f in a liz a t io n  o f  th e  P u n jab  M e d ic a l  
R e g is tr a t io n  (A m en d m en t) B il l  an d  th e  B il l  fo r  th e  E n tr o lm e n t o f  U n q u a 
l i f ie d  P r a c tit io n e r s . S in ce  th e  p a ss in g  o f  th ese  B il ls  h ad  b een  d e la y ed  it  
h as b een  d ec id ed  t o  h o ld  th e  e lec tio n s  an d  th e  D ir e c to r , H e a lth  S erv ices h as  
b een  ask ed  to  prepare a t im e s ’c  e d u le  fo r  h o ld in g  th e  sa m e .

(b ) T h e  q u e s t io n  o f  ch a n g e  in  th e  c o n s t itu t io n  o f  th e  C o u n c il is  c o n n e c 
te d  w ith  th e  am en d m en t o f  th e  P u n jab  M e d ic a l R e g is tr a t io n  (A m en d m en t)  
B ill  w h ich , a fte r  it  w as in tro d u ced  in  th e  L eg is la tu r e , la p se d  in  1956 o n  th e  
m erger o f  P ep su  an d  P u n jab . T h erea fter , i t  h a s  b een  d ec iced  t o  c o n s id e r  
th is  a m en d m en t a fter  th e  P u n jab  U n q u a lif ie d  M ed ica l P r a c tit io n e r s  B i l l  is  
f in a lis e d . T h is  is  n o w  b efo re  th e  L eg is la tu re .

A n sw e r s  t o  S t a r r e d  Q u estio n s  c o n v e r t e d  in t o  U n -s t a r r e d  (17)95
Q u estio n s
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Files missing in the office of the Provincial Transport 
Controller, Punjab

*6149. (C.U.) Chaudhri Net Ram : Will the Chief Minister be 
pleased to state—

(a) whether it is a fact that some files relating to the purchase o f
Motor Vehicles are missing from the office o f the Provincial 
Transport Controller, Punjab ;

(b) whether it is also a fact that the Police recently raided the office
of the Provincial Transport Controller, Punjab, for tracing 
the missing files ;

(c) whether the said files have been traced, if  not, the action being
taken in the matter?

Shri Ram Kishan : (a) One file relating to the purchase o f particular 
make of motor vehicles was reported to the Police as missing in October, 
1963.

(b) No. Actually the Chief Minister visited the office o f the Pro
vincial Transport Controller, Punjab, along with the Inspector-General, 
Police, in this connection.

(c) Some papers presumed to be contained in the miisising file have 
been recovered.

O f ficers held guilty in the Das Commission Report

*6150. (C.U.) Chaudhri Net Ram t Will the Chief Minister be 
pleased to state—

(a) the action take r by the Government so far against the Officers
who have been held guilty in the Das Commission Report ;

(b) whether it is a fact that some o f the officers mentioned in part (a)
above have been given promotions ?

Shri Ram Kishan : (a) The matter is under the consideration o f 
Government.

(b) The necessary information is being collected.

Lady Haily Hospital

*6151. (C.U.) Chaudhri Net Ram : Will the Minister for Education 
and Local Government be pleased to state with reference to the reply to 
S tarred Question No . 5397 included in the List o f Questions for 3rd March, 
1964 whether the matter regarding the charging o f six days additional rent 
by the Lady Doctor incharge o f the Lady Haily Hospital, Bhiwani, which 
according to part (a) of the said reply was under consideration, has since 
been considered and finalised, if  so, the details o f  the final action taken in 
the matter :—

Shri Prabodh Chandra : The matter was thoroughly considered and 
it was found that the rent for six days was correctly charged. The com
plaint was therefore filed having no substance.

D —----------
Enquiries against certain Block Development and Pancbayat Officers

of Hissar

*6152. (C.U.) Chaudhri Net Ram : Will the Minister for Home and 
Development be pleased to state with reference to the reply to starred Ques
tion No. 5666 included in the List o f Questions for 11th March, 1964, whether
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the Senior Officer, who according to the said reply was enquiring into the 
allegations levelled against Block Development and Panchayat Officers o f  
Hissar Block I and Hissar Block II has since completed his enquiry, if  so, 
the result thereof and the details of the action, if  any, taken on the enquiry 
Report ?

Sardar Darbara Singh : First Part,—Yes.
Second Part.—The allegations against the Block Development and 

Panchayat Officers remained unsubstantiated.

*6153. (C.U.) Chaudhri Net Ram: Will the Minister for Public Works 
and Welfare be pleased to state with reference to para (b) o f the reply 
to Starred Question No. 5891 included in the list o f question for 12th March, 
1964 whether the estimate of expenditure on the scheme for raising by one 
foot both the banks o f Rana Rajbah, Fatehabad Division II Bhakra Main 
Line, Circle, Hissar for Burji N o. 104 up to the tail has since been prepared 
and sanctioned, if  so, when is the work likely to be completed ?

Chaudhri Rizak Ram : Yes.Theworkislikely to be completed during 
the current financial year.

*6154. (C.U.) Chaudhri Net Ram : W ill the Chief Minister be 
pleased to state with reference to the reply to Starred Assembly Question 
N o. 5750 included in the list o f Questions for 19th March, 1964,' the result of 
the enquiry which was being held by the Deputy Commissioner, Hissar, 
against the Hissar Central Co-operative Consumers Stores Ltd., Hissar 
together with the details of the action, if  any, taken thereon ?

Sardar Darbara Singh : As a result o f the inquiry by the Deputy 
Commissioner, Hissar, the Hissar Central Co-operative Consumers Store, 
Ltd., Hissar was fined Rs 200 by him.

*6160. (C.U.) Sardar Gurcharan Singh : Will the Chief Minister be 
pleased to state—

(a) the total number o f cars o f different makes allotted to different 
persons from the priority quota o f the State during the period 
from 1962 to date, giving the details o f the criteria adopted 
by the Government in alloting the same:

(c) the total number o f applications received for the allotment o f 
cars during the said period and the total number of apli- 
cations still pending out of these ?

Shri Ram Eishan :

A statement embodying details of criteria is laid on the table of the 
house.

Q uestions

Raising [Banks of Rana Rajbah

Raid on the Co-operative Consumers Stores, Hissar

Allotment of cars from the Priority Quota

34
52
27

(b) (^Applications received 
(ii) Applications pending

549
436
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[Chief Minister]
STATEMENT

Priority A

Departments to which cars have been sanctioned for use as staff cars by the Govern
ment Vehicle Board.

Priority B

Private Institutions like Hospitals etc. to be considered on merits

Priority C

1. Officers who have no staff car for touring duties but whose status and other 
requirements necessitate a private car.

2. Officers who have a staff car but whose status and othere requirements necessi
tate maintenance of a private car.

Provided that for both (1) and (2) above it would be necessary that the officer does 
not have already car/jeep/Station Wagon less than five years old or his vehicle has met 
with a serious accident which requires replacement of the demaged vehicle.

N ote .—(1) Where an officer has sold a car not less than 5 years old, he would not 
normally be entitled to allotment of any car from the priority quota. The 
Board, may however, for special reasons, consider any such case on merits.

N ote .—(2) Other thing being equal, the officer with the older car will have preference 
over the applicant having car of a later model.

Priority D

Others on merits of each case.

(2) A specimen of the revised application form, as now prescribed is enclosed. 

Application for the Allotment of a Car out of State Priority Quota

To
The Provincial Transport Controller, Punjab, Chandigarh.

Sir*

I request for allotment of a car from the State Priority Quota. Necessary particular 
are given below :—

1. Name
2. Designation.
3. Pay and Grade.
4. Whether a touring officer. If so, avergae touring mileage per month,
5. Whether owns at present car/Jeep or Station Wagon, or Scooter/Mofor Cycle.

If so, indicate :—
(a) Type of vehicle ;
(b) Make and
(c) Model

If the vehicle currently owned has met with any serious accident requiring replace 
ment give full particulars.

(6) Whether sold a car/Jeep or Station Wagon.
If so, indicate :—

(a) Type of vehicle ;
(b) M ake;
(c) Model and
(d) date of sale.
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(7) Whether staff car/Jeep/Station Wagon available for touring and offic ial
requirements.

(8) Reasons which necessitate maintenance of a private car.
(9) Choice of car ;

(a) First preference ;
(b) Second preference ; and
(c) Third preference.

(10) Whether the name registered with a dealer. If so, please give ;

(a) date of booking and registration No.
(b) make of car booked and
(c) date when turn is likely to come.

Dated
Yours faithfully, 

Signatures of the applicant.

Remarks by the Head of the Department.

Signature of the Head of the Department 
with designation. ■

Construction of Roads as Famine Relief Measures in Mohindergarh
District

*6170. (C.U.) Shri Banwari L a i : Will the Minister for Public Work 
and Welfare be pleased to state—

(a) the names o f the roads in Mohindergarh District the construction 
o f which has been taken in hand as a famine relief measures;

(b) the number o f the said roads on which soling work has so 
far been completed, if  not, completed the time by which it 
will be completed?.

Chandhri Rizk Ram : (a) A list is placed on the table o f the House,
(b) Soling work has not so far been completed on any road. It 

is likely to be completed during 3rd Plan subject to availability o f funds.

A STATEMENT

The names of Roads in Mohindergarh District

1. Mohindergarh— Madhogarh—Satnali Road.
2. Satnali Loharu Road.
3. Nasibpur—Kanina—Ateli Road via seema, Ateli, Dongra Ahir.
4. Narnaul—Kultajpura Road.
5. Nizampur Chowdhary Ka Nangal Road.
6. Nasibpur—Dharson Road.
7. Dalot Jatwas Road.
8. DadriChirya Road.
9. Achina Sanjarwas Road.
10. Chappar Atela Kala Road up to Dadri Loharu Road.
11. Nimriwals Rupgarh Road.
12. Bhadra Berla Road.

Construction of certain Roads in Mohindergarh District
* 6171. (C.U.) Shri Banwari L a i : W ill the Minister for Public Works 

and Welfare be pleased to state—
(i) tf u':'i3r it is a fact tb.it tbs c >is::rj;'.k>.i o f G hiso la—Dadri 

Mohindergarh road in tehsil Dadri and Pathera to Kanina-
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[Shri Banwari Lai]
Mohindergarh road in tehsil Mohindergarh was sanctioned 
during the last budget session and funds were earmarked for 
the purpose ;

(b) if  the reply to part (a) above be in the affirmative, whether the 
construction work on the said roads has been taken in hand, 
if  not, the reasons therefor ?

Chaudhri Rizk Ram : (a) Yes. The construction wa sanctioned, 
but no funds were provided last year.

(b) No. With the meagre funds available during the current year it 
will be possible to take up only preliminary work like survey, etc., in the 
3rd Plan.

Cases filed before S.D.M., Mohindergarh

*6173. (C.U.) Shri Banwari Lai : Will the Minister for Home and 
Development be pleased to state the total number of cases filed before the 
Sub-Divisional Magistrate (Civil) Mohindergarh under sections 107/151Cr. 
P.C. during the period from 1st April, 1964 todate, together with the num
ber o f persons bound down by him for apprehension of breach of peace ?

i
Sardar Darbara Singh: The required information is placed on the table 

o f the House—

(1) Total number o f cases filed before the Sub-Divisional
Magistrate (Civil) Mohindergarh under sections 
107/151 Cr. P.C. during the period from 1st 
April, 1964 to date . .  161

(2) No. o f persons bound down by him for apprehension
of breach of peace ..  Nil

Opening of Basic Training Schools in Mohindergarh District

*6175. (C.U.) Shri Banwari L a i: Will the Minister for Education 
and Local Government be pleased to state the names of places in Mohinder
garh district where the Government have decided to open Basic Schools 
or Institutions?

Shri Prabodh Chandra : No such proposal is under the consideration 
o f Government.

Basic Teachers in Mohindergarh District

*6176. (C.U.) Shri Banwari L a i: Will the Minister for Education 
and Local Government be pleased to state the number o f posts of basie 
teachers filled in Mohindergarh District from 1 st April, 1964 to date, together 
with the number o f persons belonging to Scheduled Castes/Scheduled Tribes 
amongs them and the list of their names be placed on the Table o f the 
House?

Shri Prabodh Chandra : 382 out of whom 15, as per list laid on the 
Table o f  the House, belong to Scheduled Castes/Scheduled Tribes.
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List showing th names of Scheduled Castes/Tribes Basic Treachers in Mohindergarh District 

Names of persons who belong to Scheduled Castes/Scheduled Tribes :—

(1) Shri Ami Lai

(2) Shri Jog Ram

(3) Shri Kidar Nath

(4) Shri Manohar Lai

(5) Shri Dhanna Singh

(6) Shri Ram Kumar

(7) Shri Manphool Singh

(8) Shri Kauda Ram

(9) Shri Jai Singh

(10) Shri Sugreev Singh

(11) Shri Chet Ram

i

| On Regular basis

On six months basis.

(12) Shri Khiali Ram

(13) Shri Daya Nand, village Kadma, son of Shri Umi

(14) Shri Daya Nand, son of Lalji Ram, village Kadma

(15) Shri Ghisa Ram, son of Chandgi Ram.

Employees of the Education Department under suspension
*6178. (C.U.) Shri Banwari Lai : Will the S in ister for Education 

and Local Government be pleased to state—
(a) the number and names o f Class I, II, III and IV Government

Employees o f the Education Deaprtment belonging to 
Scheduled Castes who were suspended from service during 
the period when Sardar Partap Singh Kairon was the Chief 
Minister, together with the time for which each one o f them 
has been under suspension.

(b) the steps proposed to be taken by the Government to decide
the cases o f the employees referred to in para (a) above? 

Shri Prabodh Chandra : (a) and (b) A  statement giving the required 
information in respect o f P E SI and II officers is laid on the Table o f  the 
House. Information in respect of Class III and Class IV officials 
is being collected from the field offices and will be furnished as soon as 
collected.

fe-

List of P. E. S. I. and II Officers belonging to Scheduled Castes who were placed 
under suspension during the time Shri Partap Singh Kairon was the Chief Minister :—

(a) (b)
(I) Shri R.S. Chaudhry, P.E.S. I He remained under suspension from He was rcinstat-

9th September, 1960 (A.N.) to 17th ed onl7th Dece- 
December, 1963 mber, 1963 after

noon but the 
question of award 
of punishment to 

him is under the 
consideration of 
Government.
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[Minister for Education and Local Government.]
(2) Shri Bhagat Ram P.E.S. II He remained under suspension from It is covered in

30th October, 1957 to 31st October, the reply give11 
1961. O111st November, 1961, he to part (a) of this 
was dismissed from serivce. On a Question 
writ-petition filed by him, his dis
missal was held void by the Punjab 
High Court on technical grounds.
He was, therefore, reinstated on the 
28th June, 1963, but was again 
placed under susension from the 
same date, and the enquiry entrusted 
to the Additional Inquiry Officer,
Vigilance. But he challanged the 
validity of the Second enquiry 
through another writ-petition which 
was rejected by the High Court. The 
Vigilance Department are now appoint
ing a fresh Inquiry Officer for the 
purpose of this enquiry.

Employees of Excise Department under Suspension

*6180. (C.U.) Shri Banwari L a i : Will the Minister for Education 
and Local Government be pleased to state the names o f Class I, II, HI and IV 
Government employees o f the Excise Department who were suspended from 
service during the period o f Kairon Ministry together with the steps proposed 
to be taken by the Government to decide the cases o f these employees ?

Shri Prabodh Chandra : Part L —A statement is laid on the Table of 
the House.

Part IL —Instruct ons ha.ve been issued to the Excise and Taxation 
Commissioner to ensure that Government directions for speedy disposal 
o f suspension cases are followed meticulously and-for this purpose he should 
fix definite dates by which Enquiry Officers should sumbit their reports to 
him. He has also been asked to direct District Officers to contact Presiding 
Officers in regard to the cases pending in courts and to get them decided 
early.

Statement showing Employees of Excise Department under suspension 

Class I Class II Class III-A Class III Class IV

Nil Nil Shri D. C. Attri 1. ShriHazur Singh 1. ShriDes Raj

2. Shri N.P. Jain 2. Shri Chaman Lai

3. Shri Suresh Chander Jain 3.Shri Balwant Singh

4. Shri Harnarain

5. Shri Gokaran Nath

6. Shri Devi Datta Mall

7. Shri Amar Nath Bhandula

8. Shri Mohinder Paul

9. Shri H.C. Gargi

10. ShriK.K.Salhotra



Instructions regarding allotment of Common Land to the Harijans

*6181. (C.U.) Shri Banwari Lai : Will the Minister for Home and 
Development be pleased to state—

(a) whether any fresh instructions for alloting one-third common
land o f the Panchayats to the Harijans have been issued by 
Government, if  so, the details thereof ;

(b) the names of village Panchayats in the Mohindergarh District
which have such common land with them, one third o f which 
is required to be allotted to the Harijans in compliance with 
the instructions referred to in part (a) above ?

Sardar Darbara Singh : (a) No instructions for allotment o f one-third 
common land to the Harijans have been issued. However, attention o f 
Panchayats was drawn in February, 1964, to proviso (a) to rule 6(1) o f the 
Punjab Village Common Lands (Regulation) Rules, 1964, under which one- 
third o f the cultivable land proposed to be leased shall be reserved for giving 
on lease by auction to member o f the scheduled castes only; and if  on two 
different dates fixed for auction no such person is forthcoming or the 
Panchayat Samiti refuses to confirm the auction, on grounds o f  lease rate 
being less than average lease rate o f similar lands in the neighbourhood 
for the last five years, the reservation shall cease to have effect.

(b) It will be seen that while no instructions can lay down any thing, 
even the rule is not mandatory and requires leasing only subject to certain 
conditions about bids and the amount o f lease offered being fulfilled. It is, 
therefore, not possible to give the names o f the villages as even in one village, 
the conditions might be met in one year and not in the other year. In 280 
villages o f the District there was cultivable area, but it could not be said for 
the reasons given above whether or not the conditions for giving the lease 
had been fulfilled.

Allotment of Common Land by the Panchayts to Harijans

*6182. (C.U.) Shri Banwari L a i: Will the Minister for Home and 
Development be pleased to state whether each of the Panchayats in Mohinder
garh District has allotted one-third of its common land to the Harijans ?

Sardar Darbara Singh : Only 10 Panchayats in the District have not 
taken action in accordance with the rules to lease out one-third area, o f  
Shamilat land to Harijans. The Deputy Commissioner, has been asked to 
cancel or modify the leases in such cases and ensure compliance o f rules in 
this behalf.

Answers to Starred Questions converted into Unstarred (17)103
Questions

Raid on Premises of National Motors, Patiala

*6190. (C.U.) Comrade Ram Chandra : Will the Chief Minister be 
pleased to state—

(a) whether it is a fact that the Vigilance Police raided the premises
of the National Motors, Patiala in the month of the August, 
1964;

(b) If the reply to part (a) above be in the affirmative whether any
stolen property was found dining the said raid ; if so, the 
details of the same and the action taken by the Government 
in the matter ?
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Shri Bam Kishan : (a) Yes.
(b) Four steel plates weighing about 1 ton alleged to be the property 

of PWD, Irrigation Branch, were recovered from the premises of the 
National Motors, Patiala, about which investigation is in progress.

Fire incident in the Office of General Manager, Beas Dam Project

*6222. (C.U.) Principal Rala R am : Will the Minister for Public 
Works and Welfare be pleased to state—

(a) whether it is a fact the the office of the General Manager,
Beas Dam Project recently caught fire and was totally burnt 
dow n;

(b) whether any enquiry was held to discover how the fire started,
if so, the result thereof;

(c) whether the records in the room of the General Manager, were
completely destroyed by the said fire or some part of the records 
was salvaged?

Chaudhri Rizaq Ram : (a) Yes.

(b) Yes. An enquiry was held by departmental officers. It was 
examined and D.I.G. (C.I.D.) has been asked to enquire into the matter.

(c) There was no record in the room of G.M.B.P. Government record 
kept in the record rooms of the office was partly salvaged.

Teachers punished or rewarded on the Basis of Results.

*6224. (C.U.) Principal Rala Ram : Will the Minister for Education 
and Local Government be pleased to state—

(a) The number of teachers—
(i) dismissed during the year 1964 for showing bad results;
(ii) suspended or demoted during the year 1964 for showing Zero 

percent result for one year ;
(iii) given special increments for excellent results in 1963-64 ;

(b) the percentage of teachers who have shown results below the
University pass percentages in 1964 ?

Shri Prabodh Chandra : (a) (i), (ii) and (iii) None.
(b) 24.14 per cent.

Grant for Football Association, Ambala Cantt.

*6225. (C.U.) Principal Rala Ram : Will the Minister for Education 
and Local Government be pleased to state whether it is a fact that the 
Punjab Football Association, Ambala, Cantt. was not given the usual 
Government grant for the year 1963-64 and 1964-65, if so, the reasons for 
withholding it?

Shri Prabodh Chandra: Yes. The grant-in-aid has been withheld 
because of the unco-operative attitude of the Punjab Football Association 
towards the policies of Government regarding development of sports in 
the State.



Provision for Enhanced sentence in certain kinds of Crimes

*6237. (C.U.) Comrade Ram Chandra : Will the Minister for Home 
and Development be pleased to -state—

(a) whether the Government intend bringing up legislation before 
the Legislature providing for enhanced punishment in the 
case of the following crimes or abetment thereof; if so, 
when—

(i) kidnapping of girls, boys and women; (
(ii) harrassing, molesting and raping or attempting to rape women

and girls ;
(iii) embezzelement and forgery ;

(iv) trampling underneath or knocking down people and causing 
death of way-farers and others by ra>h and negligent driving 
by truck and motor drivers ?

Shri Ram Kishan : No Sir.

Answers to Starred Questions and Answers converted into (7)105
U nstarrep Questions

Officers filing false Affidavits in favour of Former Chief Minister

*6238. (C.U.) Comrade Ram Chandra : Will the Chief Minister be 
pleased to state—

(a) the names and designations of the officers who filed false affida
vits in favour of S. Partap Singh Kairon, former Chief 
Minister of the State, in connection with the enquiry held by 
the Das Commission;

(b) whether the said officers were legally required to file the affidavits
or they did so voluntarily ;

(c) the action if any, so far taken against the officers who gave
false affidavits ;

(d) the names of such officers among those reffered to in part (a) above
who got benefit of (i) rapid and undue promotion (ii) increase 
in salary (iii) additional allowance (iv) special pay (v) personal 
pay (vi) ex-cadre pay and (vii) or in any other manner ?

Shri Ram Kishan : (a) It has not so far been determined as to which 
officers, if any, filed false affidavits The matter is under examination.

(b), (c) and (d) In view of the reply to part (a) of the question, parts 
(b), (c) and (d) do not arise.

Posting of P.C.S./1.A.S. Officers at Secretariat

*6239. (C.U.) Comrade Ram Chandra: Will the Chief Minister 
be pleased to state—

(a) the rules, f  any, framed for posting P.C.S. and I.A.S. Officers
at the Secretariat;

(b) whether the seniority is considered a criterion for such
postings ?

Shri Ram Kishan : (a) No, but I.A.S. officers in the junior-scale are 
required to work as Under-Secretaries for atleast six months as a part of their 
training.

(b) Seniority is kept in view for such postings, along the aptitude, 
experience and suitability of individual officers.
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Students recommended for Admission in Medical College,
Srinagar

*6251. (C.U.) Shri Mohan L a i: Will the Minister for Education 
and Local Government be pleased to state—

(a) whether the Government headed by Dr. Gopi Chand Bhargva,
in the Health Department, had forwarded the names of any 
students from Punjab for admission to the Medical College, 
Srinagar, if so, a list of such names be laid on the Table of 
the House ;

(b) whether it is a fact that Government have recently with drawn
that list or substituted some new names in place of those 
sent earlier ; if so, a list of the names now sent, be laid on the 
Table of the House ?

Shri Prabodh Chandra : (a) Yes. The list is laid on the table of the 
House.

(b) Yes. The list is laid on the table of the House.

List of candidates nominated by Dr. Bhargava as Chief Minister :—

(1) Shri Hardev Singh Gobindpuri, son of Master Kabul Singh Gobindpuri,
Jullundur.

(2) Miss Renu Kapur, daughter of Dr .S.L. Kapur, Chandigarh.

(3) Shri Amarjit Singh, son of Late, Dr. Jagdish Singh.

(4) Shrimati Shukla Josh, daughter of Shri Ram Saran Josh.

(5) Shri Virender Moudgil, son of Shri Harbhagwan Moudgil.

(6) Shri Mohinder Singh, son of Shri Kalyan Singh.

List of candidates nominated by the present Government originally.

(1) Miss Renu Kapur.

(2) Shri Hardev Singh.

(3) Shri Arun Kumar Mukerji.

(4) Shri Ramesh R. Khanna, son of Ram Saran Khanna.

(5) Shri Avinash Chander Mohindru.

(6) Shri Ajit Singh, son of Gurdial Singh.

'  Waiting List

(1) Davinder Singh, son of Kartar Singh.

(2) S urrinder Kumar Malhotra.

Final List of candidates nominated by the present Government

(1) Shri Hardev Singh Gobindpuri.

(2) Shri Avinash Chander Mohindru.

(3) Shri Ramesh, R. Khanna.



Visit by Education Minister to Fine Art Academy, Amritsar 
*6252. (C.U.) Shri Mohan Lai : Will the Minister for Education and

Local Government be pleased to state —
(a) whether he paid a visit to the Fine Art Academy, Amritsar

on or about 16th. August, 1964, and attended a function 
and addressed a gathering ;

(b) whether he announced any donation from his discretionary
fund to the said Academy, if so, whether it has since been 
given ?

Shri Prabodh Chandra : (a) Yes, S r.
(b) Yes, the Financial Commissioner has been asked to make pay

ment.

Answers to Starred Questions converted into Unstarred (17)107
Questions

Suspension of Shri HJD. Sardana, Municipal 
Engineer, Simla

*6253. (C.U.) Shri Mohan Lai : Will the Minister for Education and 
Local Government be pleased to state—

(a) whether the Municipal Committee of Simla passed a resolu
tion suspending Shri H.D. Sardana, Engineer, if so, on 
what charges ;

(b) whether the State Government have annulled the aforesaid
resolution of the Municipal Committee, Simla and have 
ordered reinstatement of Shri Sardana; if so, the name of 

N the authority that passed the annulment order and the 
grounds therefor ?

Shri Prabodh Chandra : (a) Yes. The Municipal Committee, Simla 
did not mention specific charges in its resolution regarding suspension cf 
Shri H.D. Sardana.

(b) Yes. Government annulled the resolution of the Municipal 
Committee, Simla, asking it to reinstate Shri Sardana and to serve 
on hi.n a proper charge-sheet, on the following grounds:

(i) the Municipal Committee, Simla had not served any charge- 
sheet on Shri H.D. Sardana nor given him an opportunity 
to explain his position ;

(ii) the Municipal Committee, Simla did not mention specific 
charges m its resolution regarding suspension of Shri H.D. 
Sardana; and

(iii) there existed no urgency for taking up the extreme step of 
suspension of Shri Sardana and departing from the normal 
practice of serving proper charge-sheet and considering 
the explanation before suspending municipal employees.

Merger of Home Guards with Punjab Rakska Dal 
*6254. (C.U.) Comrade Ram Chandra: Will the Minister for Heme 

and Development be pleased to state :
(a) whether the Government have merged the Home Gaurds

and the Punjab Raksha Dal, if so, the date from which the 
said merger took effect ;

(b) the details of the functions of the new organisation after its
merger and the financial implications thereof.
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Sardar Darbara Singh : (a) Government has decided to retrench 
the Gram Raksha Dal in its present form with effect form 15th September, 
1964.

(b) Further details are being worked out by the Government.

[6th October, 1964

Villages in Thana Mukerian, district Hoshiarpur declared as
Backward

*6256. (C.TJ.) Principal Rala Ram : Will the Minister for Public Works 
and Welfare be pleased to state whether Government has recently received 
any representation from the residents of some villages in the jurisdic
tion of Thana Mukerian, District Hoshiarpur, that due to an over sight 
those villages had been left out and not declared as backward ; if so, the 
details of the action taken or proposed to be taken thereon ?

Chaudhri Rizaq Ram : Yes, the case is receiving consideration 
and the Deputy Commissioner, Hoshiarpur has been consulted in the 
matter.

Talwara Township Periphery Area
*6257. (C.U.) Principal Rala Ram : Will the Minister for Public 

Works and Welfare be pleased to state—
(a) whether any definite rules have been framed and instructions

issued by the Government with regard to the construction 
of residential and businees premises by oustees and non- 

oustees within the Talwara Township Periphery;
(b) the total number of applications received for permission to 

build residential and business premises within the said
periphery a n d  the total number of cases in which permission 
has been accorded 

Chaudhri Rizaq Ram : (a) Yes.
\b )  ( i )  Total number of applications .. 46 Nos

(ii) Permission given .. 4 No.
(Hi) Refused .. 14 Nos.
(iv) Returned to applicants being incomplete .. 27 Nos.
(v) Under action .. 1 No.

Construction of works at Talwara Township and at Beas
Dam Sites

*6258 (CU.) Principal Rala Ram : Will the Minister for Public 
Works and Welfare be pleased to state whether the abandonment of 
the system of construction of works through contractors at Talwara 
Township and Beas -Dam sites and construction of such works through 
departmental agency etc. has proved more economical and expeditious ?

Chaudhri Rizaq Ram: Works on the Beas Dam have been carried
out departmentally since the very inception as per experience at Bhakra 
and the question of < band >nment of works through contractors does 
notarise. However work of buildings at Talwara Township was executed 
through contractors and some buildings have been taken lip departmentally 
recently which work is in progress. Experience to date is that departmental 
work is cheaper and more expeditious.



Fatal Accidents during construction at Beas Dam
*6259. (C.U.) Principal Rala Ram : Will the Minister for Public 

Works and Welfare be pleased to state the total number of fatal accidents 
that occurred at the Beas Dam Site or the tunnels during the last 6 months 
and the total amount of compensation, if any, paid to the relatives of the 
deceased jr« each case ? '

Chaudhri Rizaq Ram : (a) 5 Nos.
(b) Tn three cases compensation amounting to Rs 3,600, 7,000 and

6,000 has been sanctioned and payment is being made through Compensa
tion Commissioner. In the remaining two cases, formalities are being 
completed.

Answers to Starred Questions converted into (17)109
Unstarred Questions

Sarpanches and Panches Challaned in Hoshiarpur District
*6260. (C.U.) Principal Rala Ram : Will the Minister for Home and 

Development be pleased to state the total number of Sarpanches and 
Panches challaned or convicted for embezzlement of public funds during 
the last one year in Hoshiarpur District ?

Sardar Darhara Singh : The required information is laid on the 
table of the House.

(a) Total number of Sarpanches and Panches challaned for 6 
embezzlement of public funds during the last one year.

(b) Total Number of Sarpanches or Panches None so
convicted in the above cases. far. 5 cases still

pending in courts. 
In one case the 
accused was acquit- 

______  ted.
Abolition of posts of Additional Deputy Commissioners

*6266. (C.U.) Comrade Ram Chandra : Will the Chief Minister 
be pleased to state—

(a) whether the Government has decided to abolish the posts
of Additional Deputy Commissioners in the State which 
were created last year; if so, the details of the decision 
and the date from which it is likely to be implemented ;

(b) the financial implications, if any, of the said decision ?
Shri Ram Kishan : (a) Yes. All the six Additional Deputy

Commissioners recently in position have since been withdrawn.
(b) There will be a saving of about Rs 7,462 per month as a result 

of withdrawal of Additionr l Deputy Commissioners from the six Districts.
Fire in Office of Beas Dam (Pong Dam) Project

*6267. (C.U.) Comrade Ram Chandra : Will the Minister for Public 
Works and Welfare be pleased to state the circumstances in which fire recently 
broke out in the office of Beas Dam or Pong Dam Project together with 
the details of the records, if any, burnt as a result thereof ?

Chaudhri Rizaq Ram : A departmental Enquiry Committee was
constituted to find out the cause of fire. The Enquiry Committee has since 
submitted report. On receipt of the same, the Government has ordered 
the D.I.G., C.I.D. to hold further enquiry into the cause of fire. The 
nature of record burnt in the office of General Manager, Beas Project 
is given in the enclosed list.
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Nature of cases burnt in the offi ce of General Manager and Secretary to Government 
Punjab, Beas Project Administration, Talwara Township

Be as Project Adm inistration Section

1. Matters regarding continuance/creation of post in Beas Project Units I. & II.

2. Grant of allowances to the Gazetted and Non-Gazetted staff working in Beas 
Project.

3. Grant of special pay to the staff working in Beas Project Administration

4. Distribution of work between General Manager, Beas Project’s Office and Chief 
Engineer, Beas Sutlej Link Project’s Office.

5. Posting and transfer of Sectional officers, Sub-divisional Officers, Executive 
Engineer, etc. in Beas Project Administration.

6. Deputation of officers abroad.

7. Training of serving Engineers.

8. Practical training to Student Engineers.

9. Tour Programme.

10. Journey beyond jurisdiction.

11. Division and Sub-division including headquarters of the Executive Engineers/ 
Sub-Divisional Officers.

12. Insurance of Officers.

13. No Demand certificate/Pension cases. This case contained correspondence 
only. No pension case was pending in General Manager, Beas Project's Office.

14. Application for outside job.

15. Transfer of Clerical/Drawing Establishment.

16. Recruitment through Subordinate Services Selection Board.

17. Vacancy Statements.

18. Introduction of Regional Languages.

19. Notification and matters relating to Land Acquisition.

20. Policy matters renting to Rehabilitation of oustees.

21. Petitions relating to Land Acquisition and Rehabilitation of Oustees.

22. Monthly and quarterly Narrative Progress Reports.

23. Beas Control Board/Standing Committee.

24. Beas Board of Consultants.

25. Consultations from Indian/Foreign Firms,

26. Foreign Consultants for Beas Project.

27. Central Board of Irrigation and Power and Zonal Meetings.

28. Symposiums on Engineering activities.

2 9 . " Hydel Committee.



30. Committee for Land Acquisition in Himachal Pradesh.

31. Meetings of Common nature.

32. Junior/Senior Specialists.

33. Re-employment of retired hands.

34 Accounts procedure for Beas Project.

35. Telephone sanction .

36. Sanctions for local purchase of stationery.

37. Installation of Telephone Exchanges on Units I & II of Beas Project.

38. Time-keeping system.

39. Conversion of workcharged posts into regular.

40. Supply of Liveries to class IV Government employees. -

41. Purchase of Technical Literature from United States Bureau of Reclamation.

42. Foreign Exchange regarding United States Bureau of Reclamation Literature 
and advice.

43. Publication of Handout and Pamphlets on Beas Project.

44. Purchase of Pamphlets etc. and other books of Technial nature.

45. Employment Market information returns Defaults by State and Government 
Officers.

46. Inter-state River Board, Establishment of.

47. Budget (establishment) relating to General Manager, Beas Projects Office.

48. Policy case for entertainment of private work in the wokshops on Beas Project.

Beas Project Technical section

49. Budget, Planning and Foreign Exchange.

50. Sharing of expenditure, and apportionment of cost between States.

51. Financial Stock Taking.

52. Assembly Questions.

53. Audit Reports, etc.

54. Seismic studies for designs of Beas Dam at Pong.

55. Drawings design and technical memos.

56. Technical correspondence.

57. Geological and material investigation.

58. Laboratories-Material testing concrete testing, Seismological.

59. Surveys.

60. Payment terms to Indian Firms.

Answers to Starred Questions converted into Un-starred (17)111
Questions



[Minister for Public Works and Welfare]
61. Construction of Buildings and roads and railway.

62. Consumption of slack coal for bricks—Correspondence regardi ng.

63. All estimates of machinery, vehicles T; & P. articles, furniture, rail, road, land, 
buildings and anticipatory sanctions.

64. Tenders for works—Approval to.

65. Construction and works.

66. Correspondence on machinery and stores and its write off.

67. Demurrage, Wharfage and azo charges.

68. P.R. relating to Machinery and stores.

69. Purchase Requisition—Correspondence relating to.

70. Office and residential buildings and other connected correspondence i.e., allot
ment, retention, etc., etc.

71. Hiring of building furniture.
72. Type design and specification of buildings, etc.

73. Project estimates and Reports.

74. Transportation and insurance of material—Correspondence regarding.
75. Inspection report of works.

76. Training of operators and mechanics in operation of Heavy Earthmoving 
Machinery.

77. Explosive—Correspondence regarding.

78. Check-posts at Mukerian- Talwara road and Police Station at Sansarpur and 
Pong Dam—Correspondence regarding.

471)112 Punjab Vidhan Sabha [6th October, 1965

Missing File of Cold Storage, Amritsar
*6269. (C. U.) Comrade Ram Chandra : Will the Chief Minister 

be pleased to state—
(a) whether it is a fact that a file of the Cold Storage, Amritsar,

which had been called for by Shri Krishna-Swami, Officer 
on Special Duty in connection with the follow-up action 
on the Das Commission Report has been stolen or lost;

(b) if the reply to part (a) above be in the affirmative; the cir
cumstances under which the file disappeared and the action 
taken by the Government to fix responsibility for its 
disappearance ?

Sardar Darbara Singh : (a) No, so far as it relates to Government 
record.

(bj Question does not arise.

Complaint against S. Ranjit Singh, DIG, Police, Punjab
*6271. (C. U.) Comrade Ram Chandra : Will the Chief Minister 

be pleased to state—
(a) the details of the complaint filed by Giani Ajmer Singh, 

General Secretary S A. Dal in the Court of the District 
magistrate, Amritsar against S. [ Ranjit Singh, D.I.G.



Police Punjab in connection with the election of S. Partap 
Singh Kairon, as a member o f the Punjab Legislative 
Assembly from the Sirhali constituency in 1962 ;

(b) whether the trial of the said case has been restarted as te- 
cently ordered by the Punjab High Court, if  so, the name 
of the Magistrate now trying the case ?

ShriRam Kishan: (a) The complaint was filed by Giani Ajmer 
Singh under section 427/435/193 and 195 I. P. C., alleging that

(i) irregularities were committed in counting of votes o f Sirhali 
constituency at Tarn Taran ;

(ii) S. A. Dal telegraphically informed the Chief Election Commis- 
sioner and requested him to visit ;

(iii) under instructions of S. Ranjit Singh, S. S. P. a relative o f Shri 
Kairon, Police used force to disperse peaceful crowd 
present there which could have adversely affected the mind 
of the Election Commiss oner.

(iv) the force was used for an ulterior purpose to hide the true 
facts from the Election Commissioner who was likely to 
visit the place.

(v) at the instance of S. Ranjit Singh, Police smashed some doors and 
window panes o f Tehsil building and set fire to some wooden 
khokhas belonging to lawyers/petition writers and this was got 
done by S. S .P .in  order to justify his unwarranted action.

S. Gurdial Singh Dhillon had telegraphically informed the Gover
nor and I. G. Police, Punjab about this incident.

(b) Yes. In the court o f Shri Iqbal Singh, D . M., Amritsar.

Answers to Starred Questions converted into U n-starred (17)113
Questions

Expenditure incurred on defence of former Chief Minister
*6272. (C .U .) Comrade Ram Chandra : W illtheChief Minister 

be pleased to state whether the Government is defending the Ex-Chief 
Minister (S. Partap Singh Kairon) in the Supreme Court, in the appeal 
o f S. Harbhajan Singh, the Socialist Leader ; if  so, the total expenses 
incurred by the Government so far, in this connection ?

Shri Ram Kishan : No. S. Partap Singh Kairon, ex-Chief Minis
ter, is not a party in this case and as such the question o f his defence 
by the State Government did not and does not arise.

Construction of Najafgarh Drain
*6282. (C. U.) Chaudhri Ranbir Singh : Will the Minister for 

Public Works and Welfare be pleased to state —
(a) the details of the phased programme agreed upon between

the Delhi and Punjab Authorities for the construction o f  
the Najafgarh Drain ;

(b) whether it is a fact tLat the Delhi authorities failed to com
plete the work o f remodeling and deepening the said 
drain ;

(c) whether it is a fact that further excavation o f earth was en
trusted to Government in the year 1963 ;

(d) the volume o f earth work done by the Delhi and Punjab
Authorities separately alongwith the total volume o f  
earth work to be completed in the 1st phase o f the Pro-, 
ject ;



(e) whether it is a fact that on the advice o f the Union Irrigation 
and Power Minister, it was agreed upon in the Inter-state 
Conference to lower the crest level of the pucca works 
o f  drain i.e ., o f the rail and road bridges etc. and the work 
was entrusted to the Chief Engineer, Central Water and 

; Power Commission to get it done before the end o f June
1964, from the concerned authorities to avoid flooding in 

i  ̂ the Punjab and Delhi Areas ;
- (f) i f  the reply to part (e) above be in the affirmative, whether crest 

level has so far been lowered or not, if  not, the steps, Gov
ernment propose to take to get the Punjab Areas up- 
stream o f Dhassa Bund dewatered before the next Rabi 
Season ? '

. Chaudhri Rizaq Ram : (a) Delhi authorities were required to 
Complete the work o f remodelling Najafgarh Drain in Phase II by June, 
1962.

(b) Yes.
, (c) Yes. In October, 1963.

(d) Volume o f earthwork done by the Delhi authorities is not 
known. 410 Cft earth work was entrusted to Punjab out o f which 
about 90 per cent o f the earth work has been completed in Phase II 
o f  the Project. Phase I only provides removal of humps in the bed and 
the quantity o f earth work involved is not known to Punjab.

(e) Yes:
(f) No. The area can only be drained through the Najafgarh 

Drain and efforts in this directions are being made.

Increase in Share Capital of Central Co-operative Banks
in the State

*6283. (C. U.) Chaudhri Ranbir Singh : Will the Minister for 
Home and Development be pleased to state the steps so far been taken 
or proposed to be taken during the current financial year to increase 
share capital o f each Central Co-operative Bank o f the State to enable 
the Banks to receive short and medium term loans from the Reserve 
Bank o f India through the State Co-operative- Bank so as to meet the 
increasing credit demand from the co-operative sector?

Sardar Darbara Singh : The shares in the Co-operative Finan-
ing Institutions i. e-., State Co-operative Bank and the Central Co-op
erative Banks are generally held by Government and Co-operative So
cieties. There are, however, few individuals who were also share
holders o f these institutions. Under the circumstances, the share c a p i
tal o f the financing institutions can be raised by having larger contri-' 
butions from the Co-operative Societies as well as Government. With 
this end in view, the following measures have been adopted :—

(a) Rs 8.40 lacs were contributed during the year 1963-64,
. towards the shares of these institutions as Government
. . .  contribution.

(b) The borrowings o f the societies from these institutions have
been linked with the shares held by the former in the latter. 
No society can borrow more than 20 times the value of the 
share held by it in the concerned Central Co-operative Bank.

Action on the above lines will continue during the year 1964-65 
also-and it is proposed to contribute a sum of Rs 20 lacs as Govern
ment shares to the Central Co-operative Banks/State Co-operative Bank.

(17)ii4  P unjab Vidhan Sabha [6th October, 1964
[Chaudhri Renbir Singh]



A nswers to  Starred Q uestions converted Into  U n -starred (17)115
Q uestions

Expenditure incurred on closing breach in Bund at Regulator
Site for Drain No. 8

r

*6284. (C. U.) Chaudhri Ranbir Singh: Win the Minister for 
Public Works and Welfare be pleased to state —

(a) the expenditure incurred for closing the breach in the bund 
at the request of the Delhi authorities, at the regulator 
site of drain No. 6 in order to divert the entire flood 
waters to the Jumna River through diversion drain 
No. 8 during 1963 floods ;

(b) whether it is a fact that the Union Irrigation and _P Power
Minister agreed to the suggestion that the expenditure 
incurred by the Government for closing the breach in 
the bund referred to in part (a) above should be re
imbursed by the Deihi State ;

(c) if the reply to part (b) above be in the affirmative, whether
the said amount has been claimed sofar, if not, reasons 
therefor ?

Chaudhri Rizaq Ram : (a) Rs 33,458.

(b) arid (c) There was some discussion between the then Irriga
tion and Power Minister, Punjab and the Minister for Irrigation and 
Power, Government of India regarding the expenditure incurred by 
Punjab Government for closing the breach in the bund, but no such 
commitment is on record.

Cost of deepening Diversion Drain No. 8

*6285. (C. U.) Chaudhri Ranbir Singh Will the Minister for 
Public Works and Welfare be pleased to state— " *

(a) whether it is a fact that the Delhi Administration agreed to
pay the cost of deepening diversion drain No. 8 in order 
to avoid remodelling of drain No. 6 to a capacity of 600 
cusecs ;

(b) whether the diversion drain No. 8 has been deepened in
order to meet the wishes of the Delhi Administration ; 
if so, the expenditure incurred thereon ;

(c) whether the expenditure mentioned in part (b) above has
been claimed from the Delhi Administration, if rot, the 
reasons therefor ?

' Chaudhri Rizaq Ram : (a) Delhi Administration agreed to bear
the cost of works necessary to increase the capacity of Diversion Drain 
No. 8 to the extent possible without acquiring additional land.

(b) No.
(c) No as the diversion drain No. 8 has not been deepened to 

the desired extent,



Regulator of Drain No. 6

*6286. (C. U.) Chaudhri Ranbir Singh: Will the Minister for 
Public Works and Welfare be pleased to state —

(a) whether it is a fact that the regulator of Drain No. 6 has
been constructed at the request of the Delhi Administra
tion ;

(b) the date of completion of the said regulator and the ex
penditure incurred thereon ;

(c) if the reply to parts (a) and (b) above be in the affirmative,
whether the cost of the regulator has been claimed from 
the Delhi State and the necessary debit raised, if not, 
the reasons therefor ?

Chaudhri Rizaq Ram : ^a) No. The regulator was constructed 
on the basis of an advice given by the Government of India after the visit 
of the Union Minister for Irrigation and Power along with the then 
Irrigation and Power Minister, Punjab to the flcod-affected areas.

(b) During June, 1964. Rs 54,000 upto August, 1964.
(c) Work has recently been completed and the debit will be rais

ed.-

(17)116 Punjab Vidhan Sabha [6th October, 1964

Co-operative Sugar Mills in the State

*6287. (C. U.) Chaudhri Ranbir Singh: Will the Minister for 
Home and Development be pleased to state —

(a) the share capital of each of the Co-operative Sugar Mills
in the State as on 30th June, 1964 category-wise alongwith 
their owned Funds;

(b) the details of the profit earned or loss sustained as the case
may by, be each of the said mills, since their start year- 
wise together with the reasons for the loss, if any, and the 
details of steps Government propose to take to prevent 
losses in future,, ?

Sardar Barbara Singh : Statements A and B containing the re* 
quisite information are laid on the table of the House.
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Rural Credit Banks in the State 
*6288. (C.U.) Chaudhri Ranbir Singh : Will the Minister for Home 

and Development be pleased to state—
(a) the number of rural Credit Banks at present functioning in the

Patiala Division, districtwise ;
(b) the share capital and owned funds of such banks in each district •
(c) the number of such banks which are running at a loss in each

district along with the amount of loss incurred by them, 
districtwise ;

(d) the steps, if any, which Government propose to take to put the
said banks on a sound footing ?

Sardar Barbara Singh : (a), (b) & (c). The information is laid on the 
table of the House.

(d) Necessary guidance is being given by the Department to the banks 
to improve their working.

Statement regarding Rural Credit Banks in the State.
The requisite information is furnished below seriatim  :—

(a) No. of rural credit banks at present functioning in the Patiala 
Division is as under :—

Serial No. Name o f District No. o f  Rural Credit
Banks

Answers to Starred Questions converted into U nstarred (17)119
Questions

1. Bhatinda 17
2. Kapurthala 11
3. Mohindergarh 11
4. Patiala ..  27
5. Sangrur 26

Total ..  92

(b) Share Capital and owned funds of the aforesaid banks in each 
District is indicated below :—

Shared Capital Owned Funds

(Rs in thousands)
(1) Bhatinda 470 761
(2) Kapurthala 461 572
(3) Mohindergarh 304 358
(4) Patiala 888 1,118
(5) Sangrur 797 1,016
(c) No. of such banks which are running at a loss in each district

along with amount of loss incurred by them, districtwise :
No. o f  Banks Amount o f loss

running at a incurred
loss

(Rs in
. thousands) 

6 27
1 1
6 15
7 16
6 19

(1) Bhatinda
(2) Kapurthala

. ",j (3) Mohindergarh
(4) Patiaia
(5) Sangrur



(17)120 Punjab Vidhan Sabha [6th October, i % 4

Installed capacity of Pong Power House unde; Beas Project Unit No. II 
*6289. (C.U.) Chaudhri Ranbir Singh : Will the Minister for Public 

Works and Welfare be pleased to state—
(a) the installed capacity, according to the sanctioned scheme of the

Pong Power House under the Beas Project Unit No. II ;
(b) the maximum power potential which can be developed as firm

and  secondary power ;
(c) if the power potential is higher than the installed capacity men

tioned in part (a) above, whether the Government propose to
increase the installed capacity ?

Chaudhri Rizaq Ram : (a) The installed capacity under the sanctioned 
scheme is 240 MW. comprising of 4 units of 60 MW each.

(b)(i) According to the integrated Water Power studies for a depend
able year (cycle 1921-22 to 1959-60), the contribution from Pong is 73 MW - 
at the rate of 100 per cent Load Factor.

In case of the operation of Pong Power Plant individually the maximum - 
firm power contribution is 16 MW at the rate of 100 per cent Load Factor.

(ii) The secondary power available from the inter-connected system 
of Bhakra, Nangal, Deher and Pong for a dependable year (Cycle 1921-22 
to 1959-60) is as below :—

July . .  415
August . 491
September 765
October . .  485
November 175
December . .  
January 
February . .  
March 
April
May . .  276
June . .  461

In case the Pong Power Hoi 
available is as below :—

July ..  107
August . .  137
September 272
October . .  218
November 157
December . .  57
January . .  57
February . .  57
March .'. 57
April

May • • 108
June ~  63 <-

Over and above the firm power of the 
system, which is 920 M.W.

is run in isolation the secondary power

Over and  above the firm power of the 
Power House, which is 16 M.W

(c) A provision has been made for the installation of 2 units 
of 60 MW each at a later stage. The present installed 
capacity is sufficient to meet the firm power contribution 
from Pong. Any increase in the installed capacity at 
the present stage will result in increase in secondary power 
only.



Western Yamuna Canal Feeder

Answers to Starred Questions converted into Unstarred (17)121
Questions j |

. *6290. (C.U.) Chaudhri Ranbir Singh : Will the Minister for Public 
Works and Welfare be pleased to state—

(a) ihe total amount so far spent for the construction of the Western
Jumna Canal Feeder.

(b) whether any debit has been raised against the Delhi State to the
extent of their share in the said expenditure ; ?

Chaudhri Rizaq Ram : (a) Rs 84 -65 lacs upto the end of July, 1964. 
(b) Delhi State have been requested to accept a debit of Rs 30 •00

lacs.

Gurgaon Canal Project
*6291. (C.U.) Chaudhri Ranbir Singh : Will the Minister for Public 

Works and Welfare be pleased to state—
(a) whether it is a fact that the representatives of the Rajasthan

State Government agreed to pay, in the Bharatpur Inter- 
State meeting presided over by the Union Irrigation and 
Power Minister, their share of contribution for the con
struction of the Gurgaon Canal ;

(b) the amount so far spent on the Gurgaon Canal Project, together
with the share of the Rajasthan State therein ;

(c) whether debit has so far been raised against the Rajasthan
Government to the extent of their share mentioned in part 
(b); if not, the reasons therefor ?

Chaudhri Rizaq Ram : (a) It was impressed upon the representatives 
o f  Rajasthan Government in the Bharatpur inter-State meeting that they 
should pay their share of contribution for this Project.

(b) Part / —total amount spent upto July, 1964 Rs 132/62 lakhs 
Part I I —Share o f Rajasthan Government . .  Rs 48.33 lakhs

(c) Part I—Yes for Rs 35 lacs, but their concurrance is still awaited. 
Part / /—Does not arise.

Electrification of villages in the State

*6310. (C.U.) Chaudhri Hardwari Lai : Will the Minister for Public 
Works and Welfare be pleased to state—

(a) the total number of villages electrified in the State districtwise,
upto the end of the financial year, 1963-64 ;

(b) the steps taken to remove disparities among different districts
in the matter o f rural electrification ;

(c) the number of villages proposed to be electrified, districtwise,
during the current financial year ?

Ch audhri Rizaq Ram : (a) A statement is laid on the table of the 
House.

(b) The disparity in the matter of electrification is taken into con
sideration while fixing the targets for each district.

(c) The list has not yet finalized due to paucity of funds.
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1. Dangauli.

2. Singh.

3. Bhagwantpur.

4. Chaklan.

5. Solkhian.

6. Haripur.

7. Sihon Majra.

8. Khabra.

9. Simbal Jhallian.

10. Lakhmipur.

11. Kishanpur.

12. Bari Jhallian.

13. Doogri.

14. Attari.

15. Bara Daudpur.

16. Chhota Daudpur.

17. Bahrampur Bet.

18. Kahanpur.

19. Rashidpur.

20. Manwal.

21. Dhamewal.

22. Salikpur.

23. Bhoji Majra."

24. Bhaliian.

25. Bhaini.

26. Gaggon.

27. Chhoti Jhallian.

28. Rurki.

29. Munian.

30. Bhuran.

31. Saidpur.

32. Rasulpur.

affected/damaged due

33. Rattangarh.

34. Chuhar Majra.

35. Manaili.

36. Dhanauli.

37. Maneli.

38. Chhota Badech.

39. Hawara.

40. Bada Badechh.

41. Chatnkaur Sahib.

42. Bara Sidhupur.

43. Gaggarwal.

44. Sandhari ’ Majra.

45. Prempur.

46. Chhota Sidhupur.

47. Chaklan.

48. Oind.

49. Doomna.

50. Chhota Samana.

51. Bada Samana.

52. Chuhar Majra.

53. Goslan.

54. Mughal Majra.

55. Sotal.

56. Khant

57. Kotli.

58. Balan.

59. Mianpur.

60. Sarhana.

61. Chhoti Rauni.

62. Majri.

63. Udhampur.

64. Amrali.

Minister for Revenue]
List of Villages of Rupar and Ambala Tehsils

floods
RUPAR

to heavy rains and
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65. Lutheri. 74. Salo Majra.

66. Kal Majri. 75. Chalaki.

67. Doom Chheri. 76. Doofarpur.

68. Bhatina. 77. Tejpur.

69. Toddarpur. 78. Mankharai.

70. Panjokhra. 79. Ramgarh.

71. Shadipur. 80. Badwali.

72. Bhamnara. 81. Rattangarh.

73. Kakrad.
AMBALA

1.
si

Segti. 21. Adumajra.
1

2. Kalaran. 22. Bcrsan.

3. Hassanpur. 23. Noorpur.

4. Nagal. 24. Kaunkpur.

5. Ismailpur. 25. Bichhpari.

6. i •
Chor Mastpur. 26. Kot Kachhwa.

i
7.

t; Dang Derian. 27. Mardon Sahib.

8. Iminpur. 28. Kardhan.

9. Qurbanpur. 29. Dhanipur.

10. Bhorang. 30. Kalawar.

11. Dhilumajra. 31. Jandheri.

12. Naneola. 32. Kaserla Khurd.

13. Chunga. 33. Kaserla Kalan.

14. Metlan. 34. Ugala.

15. Niharsa. 35. Tandwal

16.

17.

Niharsi. 36. Tamnauli.

Alludin Majri. 37. Tandwali.

18. Mianpur. 38. Harrara.

19. Baraula. 39. Harrari.

20. Barauli. 40. Galheri.

Order placed with M/s Gian Chand-Tirath Ram, Delhi 
*6325.. (C. U.) Comrade Ram Piara : Will the Chief Minister be 

pleased to state—
(a) whether it is a fact that an order for the supply of about 

15,000 mosquito nets and more than 50,000 yards o f 
woollen-cotton cloth was placed with M/s Gian Chand- 
Tirath Ram, Delhi, by the Controller of Stores, Punjab,
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between 1st September, 1962, and 1st September, 1963, 
if so, the details o f the order so placed and the date .when 
it was placed ;

(b) the rate at which and the details of the articles ifor which
the said order was placed ;

(c) whether before placing the said order any tenders were invited,
if so, the names of the tenderers in each case, and the rate 
tendered by them for each articles, if tenders were not 
invited, the reasons therefor ;

(d) whether the requirements for which an order with the firm
referred to in part (a) above was placed were advertised, 
if so, when and in which papers, and a copy of the advertise
ment be laid on the Table of the House ;

(e) whether any payments have been made to the said firm, if so,
their amount and the dates when these payments were made ;

(f) whether any date for the supply of each item of the order as
mentioned in part (a) above was fixed by the Controller of 
Stores, if so, what, together with the date on which the last 
supplies were accepted by the Government from the said 
firm ;

(g) whether any officer, before placing an order with the firm
referred to in part (a) or after the receipt of the supplies, 
verified that the commodities-articles supplied by the said 
firm were not available within the State, if so, the designa
tion of that officer ;

(h) whether the Chief Minister or the Department received any
complaints regarding the supply of articles/commodities, 
rate, quantity or any other connected thing, if so, the action 
taken thereon, and a copy of the complaint be laid on 
the Table of the House ?

Shri Ram Kishan : (a) Yes. The details of the orders placed with 
the firm are as under :—

(i) IGP/5/41/5; 66477, dated 26th December, 1962, for the supply
of 31,1040 yards of pagri cloth mineral khaki and 14,839 
No. mosquito nets.

(ii) IGP/5/41/45/4566, dated 5th Fsbruary, 1963, for the supply
of 80,000 metres Drab mixture cloth (subsequently 
reduced by 16,599 metres).

(iii) IGP/5/53/17622, dated 9th April, 1963, and IGP/5/41/45/
20943, dated 17th May, 1963, from the supply of 55,588 
metres warm serge.

(b) (i) Pagri cloth mineral khaki At the rate of Rs
(ii) Mosquito nets ..  1.16 per metre.
(iii) Drab mixture cloth .. 20.75 each.

24.00 per yard, quality ‘A’
22.00 per yard quality ‘C’.

20.75 per yard.
The names of the tenderers

(iv) Warm Serge
(c) Yes, only in the case of Warm Serge, 

and the rates tendered by them are as follows :—
(i) Bhartia Trading Co., Patiala ‘B" Rs 46.94 per yard.

‘A’ Rs 42.94 per yard.
(ii) O. C. M ., Amritsar ..  Rs 30.00 per metre.



(iii) New Egerton Woollen Mills Rs25. 90 per metre.
Dhariwal

(iv) Tirath Ram-Gian Chand, ‘A’ Rs 20.75 nP. per yard.
Delhi ‘B’ Rs 19.00 per yard.

£ ‘C’ Rs 18.00 per yard.
(v) Sahni Sons and Co. Calcutta Rs 14.60 per yard (belated).
(vi) Kirpa Ram Bros., Delhi . .  ‘A’ Rs 14.00 per metre.

 ̂ ‘B’ Rs 13.00 per metre.
‘C’ Rs 12.50 per metre.

Tenders were not invited in respect of the other items as the demand 
of the Indenting Department was very urgent.

(d) Yes, in respect of Warm Serge. The advertisement appeared 
on 15th February, 1963 in the following papers as per attached copy of 
the advertisement (Annexure I). '

(i) The Tribune.
(ii) The Time of India.
(iii) The Hindustan Standard.
(iv) The Tej.
(v) The Amrit Bazar Patrika.

(e) A  statement showing the requisite information is attached 
(Annexure II).

(f) Yes. The information is given below ;—

Answers to Starred Questions converted into Unstarred (17)127
Questions

Name of articles Delivery period
Date of 

acceptance of 
last supplies

(i) Pagri cloth 25,000 metres within 15 days 
and the balance at the rate o f 
one lac metres every month 
after approval of counter sample 
and quantities confirmed by 
the consignees.

16th August, 
1963

(ii) Mosquito Nets 15 days after the approval o f 
counter samples and quanti

ties confirmed by the consignees

8th January, 
1964

(iii) Drabmixture 
cloth

30th April, 1963. 27th January, 
1964

(iv) Warm Serge . . 16,717 metres, upto 8th July, "j 
1963 }■ 
38,871metres upto 31st July, J 
1963

11th October, 
1963

(g) Yes, before placing the orders, by the Police Purchase Committee 
consisting of the following officers :—

(i) The Assistant Inspector-General (T. and T.) Police.
(ii) The Additional Controller of Stores, Punjab.
(iii) The Store Inspection Officer (G).

(h) Yes. These are still under examination and it will not be In 
the public interest to disclose the nature of allegations at this stage.
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ANNEXUREI 

Tender Notice No. 21/1962*63*>; •
PUNJAB STORES DEPARTMENT, JULLUNDUR CITY

£
Sealed tenders superscribed /or the supply of stores, as under will be received by 

the Controller of Stores, Punjab, Jullundur City upto 1 P.M. on the 8th March, 1963/17th 
Phalguna, 1884 Saka and will be opened at 2 p.m. on the same day.

X X X  X

24. IGP/5/53: 16,717 Metres of Serge Warm, 321 Metres Bukkaram ‘ Cloth, 
71809 pairs of socks woollen, 36,260 pairs of Hose Topes Woollen, 13,810 No. Cardigan 
Jackets woollen, 1,789 pairs of stocking woollen, 19,611 pairs of Half Putties Woollen, 
173pairs of Full PuttiesWoollen.

IMPORTANT NOTE

(a) Tenders not received on proper tender forms duly completed and accompanied 
with Schedule ‘B* properly signed and stamped or those tenders received after the fixed 
time are liable to be ignored.

(b) Pereference would be given to the Punjab Government Quality Marked goods 
and goods certified under the I.S.I. Certification Mark Scheme as also goods conforming 
to Indian Standard Institution Standards.

1. Tenders should be accompanied by an earnest meony of Rs 500.00 in the 
approved form.

2. The sample wherever required must be submitted on or before the date of open
ing of tenders by the local tenderers and within ten days of the closing date by outside tende
rers provided a proof of having sent those on or before the date of opening is furnished by 
them.

3. Cost of the tender forms must be sent only in the form of money orders and 
uncrossed postal orders in the name of the officers from whom these are to be purchased. 
Crossed Postal orders and Cheques etc. will not be accepted.

4. Tender forms and other details can be obtained from the office of the undersigned 
at Jullundur, One local tenderers of Delhi, Chandigarh and Patiala can obtain tender 
forms against cash from the Manager, Punjab Industries Emporium, E-27, Connaught 
Circus, New Delhi, the Superintendent, Punjab Cottage Industries Museum and 
Emporium, Chandigarh and the Marketing Officer-cum-Manager, Government Arts 
and Crafts Emporium, Patiala respectively. As these Emporia will not supply tender 
forms to the parties located outside those palces such parties should obtain the tender 
forms from the office cf the undersigned. Tender forms can also be obtained from the 
Office of the District Industries Officers in the Punjab except at Patiala and Jullundur.

Cost of tender forms is as under, which is not refundable.:—

Rs. 5.00 for each item at Serial No. 1 to 18,27 and 28.

Rs. 6.00 for each item at Serial No. 19 and 32.

Rs. 7.00 for each item at Serial No. 20 to 26 and 29 to 31.

CONTROLLER OF STORES, PUNJAB, 
fo r  & on behalf of Governor of Punjab.



ANNEXURE II

(Statement showing the pay meats made for Pagri Cloth, Mosquito net, Drab
Mixture and Warm Serge)

Answers to Starred Questions converted into unstarred (17)129
Questions -

Amount Paid
Serial Date of Payment

No.

Rs NP
PAGRI CLOTH

1 6,342.99 21st February, 1963
2 24,544.10 4th March, 1963.
3 24,246.44 18th March, 1963.
4 37,985.01 26th April, 1963.
5 1,697.12 30th April, 1963.

6 38,242.20 1st May, 1963.

7 10,241.41 2nd May, 1963.

8 2,121.41 13th May,1963

9 2,121.41 14th May, 1963.
10 39,042.52 15th May, 1963.

11 1,691.14 17th May, 1963.

12 10,457.23 22nd May,  1963.

13 173.37 25th May, 1963.

14 121.41 1st June, 1963.

15 424.29 6th June, 1963.

16 77,397.00 13th June, 1963.

17 17,436.74 (includes 24th June, 1963. 
cost of mosquito nets).

18 44,188.35 9th July, 1963.

19J 424.41 11th July, 1963.

20 2,119.32 15th July, 1963.

21 2,119.32 22nd July, 1963.

22 1,907.42 25th July, 1963.

23 2,112.80 26th July, 1963.

24 2,119.32 17th August, 1963.

25 2,119.32 2nd September, 1963.

26 1,595.24 19th October, 1963.

27 1,211.90 24th October, 1963.

28 1,945.32 10th December, 1963.

29 15.63 6th February, 1964.
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Rs NP
MOSQUITO NET
1 2,448.00 21st February, 1963.

2 11,4872.40 (Includes 10th April, 1963. 
cost of Drab-Mixture also).

3 42,205.00 20th April, 1963.

4 7,677.50 14th May, 1963.
5 6,939.02 25th May, 1963.

6 7,013.50 12th June, 1963.

7 6,640.00 13th June, 1963.

8 10,355.64 4th July, 1963.

9 8,092.50 9th July, 1963.

10 10,395.75 12th July, 1963.

11 8,071.75 15th July 1963.

12 12,761.25 16th July, 1963.

13 1,03,750.00 22nd July, 1963.

14 7,863.98 26th July, 1963.

15 415.00 5th August, 1963.

16 6,225.00 13th December, 1963,

17 3,423.75 3rd February, 1964.

DRAB MIXTURE ClOTH

1 18,654.17 15th May, 1963

2 1,48,480.00 28th May 1963

3 1,22,879.00 9th July, 1963

4 68,316.74 11th July, 1963

5 39,409.33 17th July, 1963

6 64,075.00 25th July, 1963

7 28,875.00 30th July, 1963

8 65,478.00 24th August, 1963

Sr 90,607.00 27th August, 1963

10 33,016.26 28th August, 1963

11 39,049.13 3rd September, 1963

12 43,626.93 16th September, 1963

Serial Amount Paid
No.
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Se rial A moun t paid
No.

Date of payment

13
Rs NP 

1,00,108.80 18th September, 1963

14 7,589.00 24th September, 1963

15 7,260.00 26 th September, 1963

16 12,479.50 30th September, 1963

17 6,847.50 1st October, 1963

18 22,986.00 8th October, 1963

19 52,484 .85 2nd November, 1963

20 19,261.00 8th November, 1963

21 35,348.90 12th November, 1963

22 16,742-00 13th November, 1963

23 25,977.60 16th November, 1963

24 45,319.76 10th December, 1963

25 721.60 30th December, 1963

26 2,454.05 2nd January, 1964

27 69,224.00 4th January, 1964

28 20,087.63 7th January, 1964

29 2,886.40 23rd January, 1964

30 63,919.30 6th February, 1964

31 1,060.00 7th February, 1964
WARM SERGE

1 64,685.63 22th May, 1963

2 55,852.16 29th May, 1963
3 55,449.10 1st June, 1963
4 54,106.00 4th June, 1963
5 44,945-00 7th June, 1963
6 1,02,072-24 19th June, 1963
7 31,884.00 15th July, 1963
8 64,141.00 19th July, 1963

9 3,446.78 20th July, 1963

10 5,189.10 29th July, 1963

11 66,719.15 7th August, 1963
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Serial Amount paid Date of Payment
No.

12
Rs. NP 

[6,477.43 9th September, 1963

13 1.51,621.62 18th September, 1963

14 97,637.88 28th September, 1963

15 77,792.59 7th October, 1963

16 68,077.43 14th October, 1963

17 3,537.66 21st October, 1963

Assessment o f Sales Tax against National M otors, Amritsar 
*6326. [C. U .) Comrade Ram Piara : Will the Minister for Finance 

and Planning be pleased to state—
(a) whether it is a fact that the case o f the assessment of Sales

Tax on the National Motors, Amritsar was not taken up 
by the District Sales Tax authorities, Amritsar, for many 
years, i f  so, the reasons therefor ;

(b) whether the above said case was brought by the District Sales
Tax authorities to the notice o f the Excise and Taxation 
Commissioner, if  so, when and the action taken by him 
in the matter ;

(c) if  the reply to part (b) above be in the negative, the reasons
for which the District Sales Tax authorities did not bring 
the said oase to the notice of the Commissioner together 
with the details o f the action, if  any, taken against the district 
authorities for the said lapse ;

(d) the total amount so far recovered as Sales Tax and penalty
from the firm mentioned in part (a) above date-wise and 

. amount-wise ;
(e) whether any action so far been taken against any Sales Tax

Authority responsible for not assessing the said firm to 
the Sales Tax in time and according to the rules ?

Sardar Kapoor Singb : (a; Yes. The matter is being lo.oked into 
by the Officer on Special Duty appointed to recommend follow-up action 
on the Das Report.

(b) Yes. It was, however, the duty o f the Assessing Autftority to 
frame the assessment in time. The responsibility for delaying action 
will be fixed in the light o f the findings o f Officer on Special Duty for 
follow-up aotion on the Das Report.

(o) Does not arise in view o f (b) above.
(d) It is regretted that the information cannot be supplied jn view 

o f  prohibition prescribed under Section 26 o f the Punjab General Sales 
Tax Act, 1948.

(e) N o. Suitable action will be taken against the defaulters in 
the light o f the findings o f Officer on Special Duty foi follow-up action

on the Das Report.



Improvement of means o f communications in Hilly Areas 
*6328 (C. U.). Pandit Mohan Lai Datta : Will the Minister for 

Home and Development be pleased to state—
(a) whether Government have recently received any recommenda

tions from the Commissioner, Hill Areas, regarding 
improvement in the means of communication in the hilly 
areas , if so, the details of the roads likely to be improved 
as a result of the implementation of the recommendations 
and tne amount, if any, sanctioned for the purpose ;

(b) the total amount allotted for improvement of roads m tne
backward hilly area of Una Tehsil during the year 1964—65, 
together with the names, of the roads improved and 
proposed to be improved during this period ;

(c) whether it is a fact that Isrur-Gagret Road remained closed
to bus traffic during the rainy season of 1964, if so, whether 
Government is considering any proposal to make it fit 
for bus service during the next rainy season by including 
it in the road development programme mentioned in (bj 
above or even otherwise?

Chaudhri Rizaq Ram (Minister for Public Works andWelfare) : (a) No. 
None recently. Recommendations from the Development Commissioner, 
Hill Areas, are, however, received from time to time and the same are 
duly considered depending upon the availaoility of funds.

(b) A statement is laid on the table of the House.
(c) P a rtL <—Yes. This is a fair weather road wihch is not in the

charge of B and R Department.
P a r t  / / .—There is no proposal to improve this road during the 

current Plan, its improvement is, however, being included 
in the tentative proposal for Fourth Five Year Plan under prep
aration in this office.

STATEMENT

Roads in Una Tehsil appearing in the Annual Plan for 1964-65

Answers to Starred Questions converted into U nstarred (17) 13 3
Questions

Serial
No. Name of road

Amount 
allotted 

during the 
year 1964-65 

(lacs)

1 2 3

1 Una-Amb-Mubarikpur Section Churu-Amb 0 .3 3

2 Hamirpur-Nadaun-Mubarikpur 1.04

3 Nurpur-Abiana ' 2.00

4 Churu-Chowki Minar 1.33

5 Anandpur-Ferry Approach 0.50

6 Nangal-Santokhgarh
0.01



(17)134 Punjab Vidhan Sabha

[Minister for Public Works and Welfare]
[6th October, 1964

Amount
~ , allotted
Serial during the
No. Name of Road year 1964-65

(lacs)

7 Una-Aghar-Mandi

8 Oel-Gagret

9 Anandpur-Naina Devi

10 Ganguwal Power house to Guru-Ke-Lahore

11 Kalitran to Rupar-Nangal Road

12 Stretches on Nangal-Talwara Road

1 3 Village Rajpur to Nadaun-Mubarikpur Road 

14 Shikar-Ke-Parao to village Polian Prohitan 

r  5 Balachaur-Nurpur Kalan (Part)

16 Dholbaha-Daulatpur 

Total

say

0.56

0.01

0.01

0.01

0.01

0.09

0.01

0.01

0.02

0.03

5^97

Rs 6 lacs

Hunger-strike to protest against the rise in prices 
*6329 (C. U.). Shri Mangal Sein : Will the Minister for Heme 

and Development be pleased to state wliether he is aware that members 
of some organisations went on hunger-strike as a protest against the 
rising prices in the State ; if so, the names of such organisations ?

Sardar Barbara Singh : (i) Yes.
(ii) Samyukta Socialist Party, Communist Party of India and 

Bhartiya Jan Sangh.

Passengers Tax due from Sandhu Transport, Amritsar 
*6330 (C. U.). Shri Mangal Sein : Will the Minister for Finance 

and Planning be pleased to state—
(a) the total amount of passenger tax outstanding at present

against the Sandhu Transport, Amritsar, together with the 
details of the periods for which it has been outstanding ;

(b) the date since when the Government has been making efforts
and the steps, if any, so far taken to realise the amount 
mentioned in part (a) above ?

Sardar Kapoor Singh : (a)
Y ear  o f  a s se s s m e n t  A m ount out

s ta n d in g  
Rs. NT

1961- 62 (from 16th June, 1961 to 31st March, 1962) 32,033.08
1962- 63 .. 57,587.00

(b) No steps could be taken for tiie recovery of these amounts as
the recovery had been stayed by the appellate authority. The suy has 
been vacated with effect from 19th August, 1964 and the District Excise 
and Taxation Officer, Amritsar is now taking steps to effect the recovery.



A n sw e r s  to  St a r r e d  Q u e st io n s  c o n v e r t e d  in t o  U n s t a r r e d  (17)135
Q u estio n s

Punjab Roadways, Gurgaon Depot
*6332 (C. U.). Shri Mangal Sein : Will the , Chief Minister be 

pleased to state—
(a) the total mileage coveied by the vehicles plied by the Punjab 

Roadways, Gurgaon Depot, during the years 1961, 1962, 
1963 and 1964 ;

(b) whether it is a fact that some new routes were given to the 
said depot during the said period ; if so, when and the 
total mileage of the said routes ?

Miles
) 1961 .. 6,999,628
1962 8.493,445
1963 ..88,84,423
1964 (up to July, 1964) ■ • 54,16,558
ils given below :—
1961 .. 2,303
1962 .. 3,394
1963 .. 3,906

1964 (up to July, 1964) 666

Total . .  10,269

Kishau Dam on Tons Tributary of River Jamuna

*6333 (C.U.)- Chaudhri Ranbir Singh : Will the Minister for 
Public Works and Welfare be pleased to state—

(a) whether an agreement to accord priority to the construction
of Kishau Dam on Tons Tributary of the river Jamuna 
has been reached and ratified by the participating States, 

namely the Punjab, U.P., H.P., Delhi and Rajasthan ;

(b) whether he is aware of the fact that the preliminary investi
gation report of the project has been prepared and sub
mitted to the Union Government by the U.P. Govern
ment and a detailed investigation report in this connection 
is likdy to be submitted by the end of the current financial 
year ;

(c) whether it was agreed that the execution of the said project
would be taken up either in the last year of the 3rd Five 

vYear Plan, if possible, or at the commencement of the 4th 
Five Year Plan period ;

(d) if the reply to parts (a), (b) and (c) above be in the affirmative,
whether Government propose to make a tentative Provision 
of funds for the said Project in the 4th Five-Year Plan, if no t 
when ?

Chaudhri Rizaq Ram : (a) It was decided in a meeting held on 
7th November, 1963 to construct Kishau Dam across Tons and the parti
cipating States agreed that this Dam should be taken up immediately. 
The Punjab Government has since ratified the decisions in regard to 
exploitation of additional waters. The position regarding ratification 
of the decisions by the other States is not known.
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(b) Preliminary investigation report has been prepared by

U. P. Government. It is not known whether the same has been submitted 
to the Union Government and when the U.P. Government will submit 
the detailed investigation report.

(c) It was decided that this Dam should be taken up [immediately 
and completed as early as possible.

(d) Question of making a provision for funds can arise only after 
the detailed investigation has been done.

Mukerian Hydel Scheme

*6334. (C.U.) Chaudhri Ranbir Singh : Will the Minister for 
Public Works and Welfare be pleased to state—

(a) the mean free flow of river Beas during the months of April,
May, June and July ;

(b) the capacity of Hydel Channel needed for the full develop
ment of the power Potential during the said months ;

(c) the capacity provided or porposed to be provided under the
Mukerian Hydel Scheme;

(d) if the capacity mentioned in part (b) above is higher than that
propose to in part (c) above whether Government increase 
the capacity of the proposed Hydel Channel ?

Chaudhri Rizaq Ram : (a) The monthly average discharge of 
River Beas at Pong for a cycle of 25 years from 1921-22 to 1945-46 has
been calculated at :— Cusecs

April ... 7,862
May ... 10,237
June . .  15,341
July ... 39,700

... 6,100 

... 6,100

... Does not arise

(b)
(c)
(d)

Capacity of Bhakra Canals for running Rupar Power House

*6335. (C.U.) Chaudhri Ranbir Singh : Will the Minister for Public 
Works and Welfare be pleased to state the spare capacity, if any, avail
able in the Bhakra Main Line at present and also after full development 
of Irrigation of the Bhakra Canals, taking into consideration the require
ments of the Western Jumna Canal Feeders, for running the proposed 
Rupar Power House ?

Chaudhri Rizaq Ram : Spare capacity varying from 2,263 cusecs 
to 7,397 cusecs is available in the Nangal Hydel Channel at the present 
stage as well as after the full development of irrigation on Bhakra Canals, 
taking into consideration the requirements of Western Yamuna Canal 
Feeder.

Power Potential available from river Ravi 
*6336. (C.U.) Chaudhri Ranbir Singh : Will the Minister for 

Public Works and Welfare be pleased to state —
(a) mean free flow o f river Ravi during the months of April, May, 

June and July ;



I

(b) the maximum power potential which can be made available
during the faid months provided the generating units 
are installed for the full development of the power potential 
during these months ;

(c) the Hydel Channel capacity needed for the full development
mentioned in part (b) above ; - ►

(d) the Hydel Channel capacity provided in the sanctioned pro
ject of the U.B.D.C. Hydel Scheme ; 

r (e) whether it is a fact that the capacity of the Hydel Channel 
actually needed is higher than that mentioned in part(d) 
above ;if so, whether Government intend to revise the said 

■ " sanctioned project? , , -

Chaudhri Rizaq Ram : (a) The monthly average discharges of river 
Ravi at Madhopur for the cycle 1951—60 are

’ Answers to Starred Questions converted into Un-starred (17)137
Questions]!

April
Cusec^ ________ __________

..  8,910
May ..  10,077
June ..  12,267 - '
July^ . .  24,398

(b) . .  88 M.W.
(c) . . .  7,250 Cs.
(d) 2500 Cs. in pre Thein Dam Stage and 5000 Cs. in post Thein

Dam Stage.
(e) Yes. The increased provision has already been made in the Ravi 

Project, Unit I (Thein Dam and Power Plant with Stage II of U.B.D.C. 
Hydel Scheme)

Water available in the Uhl River for generating Power
*6337. (C.U.) Chaudhri Ranbir Singh : Will the Minister for 

Public Works and Welfare be pleased to s t c  te—
(a) the mean free flow of water available in the Uhl river during

the months of April, May, June and July when the water 
level goes down in the Gobind ' Sagar and is not able to 
generate power according to the installed capacity in the 
left bank power house ;

(b) the quantum of power generated from the free flow of
waters of the Uhl river at Shahnan and Bassi power houses 
provided the generating units are installed for the maximum 
power potential during the period mentioned in part (a) 
above ;

(c) the generating capacity of the units installed at the Bhakra
Power houses during the period mentioned in part (a) 
above ;

(d) the estimated cost of installing new units at Shahnan and Bassi
power house with the necessary accessories for the full 
utilisation of powers potential during the said months for 
making Bhakra Secondary power firm with the Hydro 
power of Uhl ?
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Chaudhri Rizaq Ram : (a) Mean free flow of river Uhl is as 
follows :— Gusecs.

(i> A pril'.. 815r 
fii) May . .  1,332*

(iii) June ..  1,627
(iv ) 1 July . .  1,965

(b) The quantum of power generated from the free flow wateis 
o f the river Uhl during the period mentioned in part (a) is as under :—

Shahnan Power House.' . .  85 M.W, at 60 per cent L.F.
Bassi Power House. . .  60 M.W. at 60 per cent L.F.

ip*

(c) The generating capacity available at Bhakra Left Power 
House during the period mentioned in part (a) would be as under on 
the basis o f water and power studies for a dependable year.

Month Generating capcatity in Bhakra 
P.H. with DiS.L. 1462.

0) April . .  288 M.W. at 60 per cent L.F.

m May ..  252 M.W. at 60 per cent L.F.

(iii) June . .  256 M.W. at 60 per cent L.F.

(iv) July ..  360 M;W. at 60 per cent L.F.

(d) The scheme for extension of Uhl Hydel Project in the pre 
Ghog Dam Stage-would cost Rs 5.12 crores approximately.

State Electricity ■ Duty
*6339; (C.U.) ChaudhriRanbir-Singh : Will the Minister for 

Public works and Welfare be pleased to state the total-receipts on account 
o f the Electricity'Duty assessed and realized during the Third Five-Year 
Plan period year-wise and in the first quarter of 1964-65.

Chaudhri Rizaq . Ram :

Year Assessment Realization

1961-62 . .  1,62,18,363 1,05,48,491

1962-63 . .  1,58,28,739 1,42,26,099

L 1963-64' . .  3,04,23,798 • 2,75,51,571

1st1 quarter—

1964-65 . .  67,26,447 60,41,601
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Scale of Pay of Irrigation Booking Clerks
*6340: (C.U.) Chaudhri Ranbir Singh : Will the Minister for 

Public Works and Welfare be pleased to state —
(a) the present scale of pay of the Irrigation Booking Clerks ;
(b) whether Government is considering any proposal to bring

the scale of pay of the Irrigation Booking Clerks at par with 
that of the Patwaries ?

Chaudhri Rizaq Ram : (a) Rs 50—1—60/2—80.
(b) Yes.

Irrigation development on Certain Tracts

*6341. (C.U.) Chaudhri Ranbir Singh : Will the Minister for
Public Works and Welfare be pleased to state :

(a) the total acreage of irrigated land tract-wise, namely, on Upper
Bari Doab Canal, Sirhind Canals, Bhakra Canals; Western 
Jumna Canal areas etc. at the time of the enforcement of the 
Punjab Betterment Charges and Acreage Rates Act, 1963 ;

(b) the tractwise irrigation developments on each 'system or
tract and the betterment fee assessed on each system during 
each of the subsequent financial years upto 63-64 along 
with the rate of levy per acre ?

Chaudhri Rizaq Ram
(i) Upper Bari Doab Canal ..  10,31,760 acres
(ii) Sirhind Canal . .  24,06,066 acres
(iii) Western Jumna Canal . .  16,52,858 acres
(iv) Bhakra Canal . .  14,57,457 acres

(b) Statement along|with copy of notification regarding rates of the 
levy is placed on the table of the House.
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Statement showing area irrigated and Betterment Charges assessed from 1958-59 to 1963- 
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1958-59 1959-60

Serial
NO. Name of Ganal Area

irrigated
Better
ment fees 
assessed

Area Better- 
irrigated mentfees 

assessed

1 2 3 4 5 6

Acres Rs Acres Rs

1 Upper Bari Doab Canal .. *963,356 9,51,153

2 Sirhind Canal .. 2,362,469 54,08,817 2,350,776 ^31,95,900

3 Western Jumna Canal • • 1,524,178 20,60,612 1,649,934 7,58,731

4 Bhakra Canals . .  -1,672,628 51,10,081 1,771,682 46,09,745
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1960-61 1961-62 1962-63 1963-64

Area Better- Area Better- Area Better- Area Better-
irrigated ment fee irrigated mentfee irrigated mentfee irrigated mentfee 

assessed assessed assessed a ssessed

7 8 9 10 11 12 13 . 14

Acres Rs Acres Rs Acres Rs Acres Rs
F

909,153 .. 959,048 .. 1,031,784 .. 1,096,172

2,312,933 39,39,588 2,364,788 43,72,468 2,413,654 55,80,174 2,740,783 59,52,166 

13,51,523 14,95,315 1,585,829 21,27,577 1,331,489 ^2,394,691 968,147 27,48,589

1,628,073 65,83,777 1,908,298 8,085,093 2,266,139 1,04,39661 2,455,209 1,13,71,191
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IRRIGATION AND POWER DEPARTMENT 

NOTIFICATION 

Dated the 2nd December, 1963

No. 3r000-IW(I)-63.—In exercise of the Powers conferred by sub-section (i) of section 
5-A of the Punjab Betterment Charges and Acreage Rates Act, 1952 (Punjab Act No. II 
of 1953), as amended by Punjab Betterment Charges and Acreage Rates (Amendment) 
Act, 1959 (Punjab Act No. 7 of 1959), the Governor of Punjab is pleased to fix the 
following rates of advance payment of betterment charges for Kharif 1963, in respect 
of the matured areas included in the Bhakra-Nangal Project and the Western Jumna 
Canal Remodelling Project :—

, Rate per matured acre

Gravity  ̂ Lift 
flow irri- irrigation 
gation maintained 

and
operated 
by land- 
owners

1. Areas which will ultimately receive perennial irrigation

2. Areas which will ultimately receive non-perennial irrigation

3. Areas which will ultimately receive restricted perennial irrigation

4. Areas where the type of irrigation is to remain the same but ulti
mately there is to be an improvement in capacity factor or 
intentist or Water allowance

5. Areas where non-perennial irrigation is ultimately to be converted
into perennial irrigation

6. Areas where non-perennial irrigation is ultimately to be convert
ed into restricted perennial irrigation

Rs Rs
10.00 5.00

5.00 . 2.50

7.50 3.75

2.50 1.25

5.00 2.50

2.50 1.15

Provided that :—
(i) In the case of Chahi lands in such areas, the rates of advance payment of

betterment charges shall be half of the above rates.

(ii) On areas under sabqa raun i, where no crop is grown, but occupier’s rates
are charged, advance payment on betterment charges shall not be levied.

(iii) Where there has been failure of crop in any area and occupiers rates have
been remitted, the advance payment of betterment charges on such areas 
shall be remitted pro portionately ; and

(iv) Advance payment of betterment charges shall not be levied on area under
fodder crops, subject to a maximum of 10 per cent of the total matured 
area of each individual landowner ;

(v) In case where two successive crops have been sown and matured in a field
in the same harvest, advance payment of better charges for the harvest 
shall be charged once only.
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Merger of Revenue Section of Canal Department in the Revenue
Department

Answers to Starred Questions converted into U n-starred (17)143
Questions

*6342. (C.U.) Chaudhri Ranbir Singh : Will the Minister for
Revenue be pleased to state whether Government is considering is any 
proposal to merge the revenue section of the irrigation department with 
the Revenue Department; if so, when the merger is likely to be brought 
about ?

Sardar Harinder Singh Major :

Part First. Yes.

Part Second : It cannot be indicated at this stage as to whether 
the merger will be brought about.

Arrears of Marla Tax

*6343. (C.U.) Chaudhri Ranbir Singh : Will the Minister for
Revenue be pleased to state—

(a) the expenditure so far incurred, yearwise, on the organisation
created for the assessment of the Marla Tax in the State 
together with the total amount of assessment made and 
recoveries effected ;

(b) the arrears of Marla Tax in the State up to 31st March,
1964 ;

(c) the steps which Government propose to take to realise the
arrears, if any ?

Sardar Harinder Singh Major : (a) A  statement is laid on the 
Table.

(b) Rs 13,81,625.00

(c) Local Officers have been directed to take personal interest in 
the matter. The results are encouraging as the revenues during
1963-64 were higher than the previous years .

Statement showing the yearwise expenditure on the Special Assessment Operations
in the State

Year Total
expenditure

1955- 56

1956- 57

1957- 58

-2,05;409.4e 

1,35,064.36 

. .  3,54,564.18
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[Minister fo r R evenue]

'  Year Total
expenditure

1958-59 ]| * .. |3,74,700.90
1959-60 [ 

U
. .  [5,20,683.06

1960-61 l 5,99,532.07

1961-62 8,29,736.37
A

*962-63] 8,71,100.60

1963-64 . 9,04,160.00
Total .. 47,94,951.00

Statement showing the expenditure, assessment, recovery and arrears of special assessment

Serial
No.

Year Expenditure

Assessment of 
Special 

Assessment 
(Agricultural 
year-wise)

Recovery of 
Special 

Assessment

Arrears of 
Special 

Assessment 
on 31st March 

1964

1 2 3 4 5 6

. Rs Rs Rs Rs

1 1955-56 2,05,409.46 • • •  •

2 1956-57 1,35,064.36 12,254 • • •  •

3 1957-58 3,54,564.18 56,452 •  •

4 1958-59 3,74,700.90 5,35,774 1,71,254

5 1959-60 5,20,683.06 11,14,362 4,00,791 ••

6 1960-61 5,99,532.07 4,88,887 1,80,215 • •

7 1961-62 8,29,736.37 2,93,933 1,68,224 •  •

8 1962-63 8,71,100.60 11,11,572 5,44,189 # •

9 1963-64 9,04,160.00 13,71,546 11,54,308 13,81,625

Total 47,94,951.00 50,04,780 26,18,981 13,81,625
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Arrears of Land Revenue, Abiana and Taccavl Loans etc.

*6344. (C.U.) Chaudhri Ranbir Singh : Will the Minister for 
Revenue be pleased to state—

(a) the district wise arrears o f Land revenue abiana, betterment fee
and taccavi loans etc,, as on 31st M rch, 1964 and 31st July, 
1964 alongwith the recoveries made during this period ;

(b) the details o f  arrears referred to in part (a) above, category-wis;
which are more than 4 years old ?

Sardar Harinder Singh Major: (a) and (b) The statements giving 
information arc laid on the table o f the House.
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[Minister for Revenue]

Statement I regarding arrears of L.R.,

Land Revenue Abiana

District ---------------------------------------------------- ---------------

Arrears on 
31st March, 
1964

Arrears on 
31st July, 
1964

Recovery 
from 1st 
April, 1964 
to 31st 
July, 1964

Arrears on 
31st March, 
1964

Arrears on 
31st July, 
1964

Rs Rs Rs Rs Rs
Hissar 8,47,981 6,97,786 22,62,807 3,81,329 6,13,236
Rohtak 3,21,237 2,72,421 14,70,805 1,22,109 1,98,782
Gurgaon 15,899 29,376 6,27,719 31,859 25,838

Karnal 3,40,680 4,20,978 10,04,085 7,31,319 8,58,333

Ambala 2,29,959 3,27,254 9,50,015 90,279 1,49,444

Simla 6,489 23,499 20,141 • •

Total Ambala Division 17,62*245 17,71,314 63,35,572 13,56,895 18,45,633

Kangra 19,463 23,315 3,45,798 ..

Hoshiarpur 2,85,249 3,00,606 11,89,056 i 3,478 1,984

Jullundur 7,26,358 8,18,760 13,62,150 90,045 1,02,498

Ludhiana 1,01,253 1,12,625 11,65,712 3,060 14,120

Ferozepur 5,72,284 5,58,493 16,95,655 5,01,881 4,17,438

Amritsar 15,75,878 17,13,818 12,73,272 21,62,847 25,80,265

Gurdaspur 8,14,857 9,04,483 8,04,412 5,20,459 5,31,379

Kapurthala 1,59,684 1,61,573 4,02,731 61,348 77,838

Kulu 21 57,757 2,860

Total Jullundur 
Division 42,55,047 46,51,340 82,50,646 33,43,118 37,25,521

Patiala 8,26,375 6,50,396 10,08,125 9,26,645 9,61,580

Bhatinda 5,14,675 3,47,247 8,86,936 8,08,784 6,36,241

Sangrur 7,29,231 6,52,342 16,81,784 7,48,790 7,22,296

Mohindergarh 1,03,859 $6,223 1,63,537 3,077 8,174

Total Patiala 
Division 21,74,140 17,36,208 37,40,382 24,87,296 23,28,290

Total State 81,91,432 81,58,862 1,82,26,600 71,87,309 78,99,444Total State
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Abiana and Taccavi Loans cte.

Betterment charges Taccavi Loans

Recovery Arrears on Arrears on Recovery Arrears on Arrears on Recovery
from ” 31st March, 31st July, from 1st 31st March, 31st July, from 1st 

1st April, 1964 1964 April, 1964 1964 1964 April, 
1964 to to 31st 1964 to 
31st July, July, 1964 ? i2 .July* 

1964 1964

Rs Rs Rs Rs Rs Rs Rs

39,23,464 11,83,221 32,04,218 25,63,262 30,99,659 36,60,764 8,21,086

15,46,052 2,80,560 3,48,417 5,12,911 13,09,596 37,59,093 16,93,910

2,29,108 .. .. .. 1,78,183 5,80,873 20,85,106

16,63,746 3,58,148 5,86,213 6,84,954 22,19,640 26,97,504 15,40,050

1,21,343 9,545 23,884 22,937 7,82,540 12,79,815 8,80,334

. • 4,840 44,972 56,063

74,83,713 18,31,474 41,62,732 37,84,064 75,94,458 1,20,23,021 60,76,549

130 .. .. . . 310 8,615 6,32,546

24,437 .. .. 2,405 5,11,843 4,87,167 11,42,765

3,64,204 1,12,895 1,35,138 2,86,609 16,18,953 17,08,599 11,62,090

3,73,013 1,485 8,851 1,14,579 5,02,853 23,86,437 21,23,204

36,99,740 90,736 99,868 12,39,571 52,98,868 57,94,409 24,56,375

15,30,336 .. . . . . 98,21,240 11,15,715 9,38,302

2,16,831 .. . . . . 35,68,787 42,60,145 7,18,048

70,122 593 1,488 21,066 12,09,214 12,66,504 5,35,179

_________ _ _____
2,037 7,767 31,216

62,78,813 2,05,709 2,45,345 16,64,230 22,53,4105 2,70,70,35!i 97,39,725

6,19,047 3,54,610 4,24,379 4,02,782 55,73,463 58,46,005 8,52,638

31,25,854 2,73,081 2,66,454 13,69,668 41,72,800 43,78,71 3 13,68,377

32,44,203 98,648 1,07,758 15,87,184 81,04,781 75,28,859 38,32,681

2,45,762 2,900 23,450 2,34,981 1,05,067 36,190

72,34,866 7,29,239 8,22,041 35,94,615 17,85,1044 1,78,58,65AL 60,89,886

20,9,97,392 27,66,422 52,30,118 90,42,909 4,79,79,607 5,69,52,033 2,19,06,160
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Expenditure on various Revenue Organisations

*6345. (C.U.)Chandhri Ranbir Singh Will the Minister for Revenue 
be pleased to state total expenditure incurred by Government separately 
on the Revenue Patwar and Field Qanungo Organisations under different 
heads namely, Pay, D .A ., T.A ., Contingencies etc., during the year 
1961-62, 1962-63 and 1963-64 and the basic land revenue realised duringthis 
period ?

Sardar Harinder Singh Major : A statement is laid on the table of 
the House.

Statement showing expenditure incurred on the Revenue Patwaris and Field Kanungos
and basic Land Revenue realised

(i) Expenditure incurred in respect of Kanungos and Patwaris

Heads 1961-62 1962-63 1963-64 Remarks

1 2 3 4 5

Pay of Establish
ment

Rs

48,81,861

Rs

52,41,236

Rs

58,95,905
The information 
separately for Pat

Other Allowances 
and Honoraria 35,23,923 40,46,430 42,81,923

waris and Kanungos 
is not available as 
the expenditure is

Travelling Allowances 1,63,600 1,49,536 1,76,451
not booked separate
ly for Patwaris and

Contingencies .. 2,80,943 38,178 83,684
Kanungos

Total of all items 88,50,327 94,75,380 1,04,37,963

(ii) Basic Land
Revenue realised 2,35,91,330 2,67,11,016 2,85,35,396

Amount paid to Panchayats and Zila Parishads out of Basic Land Revenue
Collections

*6346. (C.U.) Chaudhri Ranbir Singh : Will the Minister for Revenue 
be pleased to state—

(a) the basic land revenue assessed and realised in the State during
the years 1961-62, 1962-63 and 1963-64 ;

(b) the details o f allocations made and paid to the Panchayats,
Panchayat Samitis and Zila Parishads district-wise during 
the said period out o f the basic land revenue and local 
rate collected separately ?

Sardar Darbara Singh : (a) A statement containing the requisite 
information is laid on the table of the House.

(b) Statements containing the requisite information are laid on the 
table o f the House.



Statement showing the Basic Land Revenue assessed and realised

A n sw e r s  to  S t a r r e d  Q u e st io n s  c o n v e r t e d  in t o  U n -st a r r e d  (7)151
Q u e st io n s

Year Basic Land Basic Land
Revenue Revenue
assessed realised

1961- 62

1962- 63

1963- 64

Rs Rs

2,68,47,178 2,35,91,330

2,81,53,347 2,67,11,016

2,91,25,194 2,85,35,396

District-wise statement showing the Land Revenue disbursed to Panchayats during the years
1961-62 to 1963-64 .

Name of District 1961-62 1962-63 1963-64

Rs Rs Rs

1. Hissar ... 2,45,071.56 1,18,804.34 1,18,861.68

2. Rohtak ... 4,13,197.74 1,39,101.66 1,51,048 80

3. Gurgaon ... 3,60,248*88 1,09,547.64 1,63,354.31

4. Kamal ~. 1,31,856.94 1,31,856.94 3,93,127.13

5. Ambala ... 6,33,941.67 1,54,700 12 2,13,235-18

6. Patiala ... 5,18,256*45 1,02,798.43 1,39,529.17

7. Bhatinda ... 2,62,463.99 90,481.40 1,06,442.02

8. Sangrur ... 5,38,049.77 1,55,819.25 1,34,099.93

9. Kapurthala ... 2,05,064.59 39,944.48 49,991.52

10. Mohindergarh -• 1,47,369.44 42,521.60 44,484.38

11. Simla ... 35,986.80 6,462.38 4,442.52

12. Kangra 98,618-39 1,02,494.96 4,56,207.09

13. Hoshiarpur 6,74,823.18 1,66,284.10 1,78,576.40

14. Jullundur ... 8,07,060.19 1,65,931.73 1,74,619.93

15. Ludhiana ... 1,25,559.32 1,46,252.80 3,68,454.72

16. Ferozepur ... 4,17,982.57 1,55,001.67 1,38,836.84

17. Amritsar «.. 5,91,584.30 1,18,300.65 1,63,190.76

18. Gurdaspur *r» 4,35,847.05 1,12,922.49 1,18,144.34

19. Lahaul and Spiti ... 1,178.90 753.58 7,340.50

Total 66,44,561.63 20,60,030.22 31,23,967.22



[Minister forHome and Development]
Statement showing the grants-in-aid allocated and paid to Zila Parishads/Panchayat 

Samitis during the year, 1962-63 and 1963-64 out of basic Land Revenue
Collections

(17)152 Punjab Vidhan Sabha [6th October, 1964

Serial
No.

Name of District No. of 
Samitis 
in the 
District

7ila
Parishad
Share

Panchayat
Samitis

Share

Total

1 2 3 4 5 6

Year 1961-61—Nil.

Year 1962-63.
Rs Rs Rs

1 Kangra , . 22 50,000 1,32,000 r 1,82,000
2 Hoshiarpur . , 16 40,000 96,000 1,36,000
3 Amritsar ... 15 30,000 90,000 1,20,000
4 Rohtak , . 15 30,000 90,000 1,20,000
5 Gurgaon . . 14 30,000 84,000 1,14,000
6, Ambala . . 13 30,000 78,000 1,08,000
7 Jullundur . . 12 30,000 72,000 1,02,000
8 Gurdaspur . . 11 30,000 66,000 96,000
9 Bhatinda ».»» . , 30,000 66,000 96,000

10 Ludhiana ... 9 20,000 54,000 74,000
11 Mohindergarh ... (■■ 8 20,000 48,000 68,000
12 Kapurthala 4 10,000 24,000 34,000

13 Simla 2 10,000 12,000 22,000
14 Kamal 15 «*• 90,000 90,000

15 Sangrur 15 90,000 90,000

16 Patiala Nl 10 60,000 60,000

17 Ferozepore 17 ... 1,02,000 102,000

18 Hissar 17 •n 1,02,000 1,02,000

Total ... 3,60,000 13,56,000 17,16,000

1 Kangra
Year 1963-64

22 50,000 1,03,000 1,82,000

2 Hoshiarpur • •• 16 40,000 96,000 1,36,000

3 Amritsar 15 30,000 90,000 1,20,000

4 Rohtak 15 30,000 90,000 . 1,20,000



Answers to Starred Questions converted into U n-starred (17)153
Questions

Serial
No.

Name of District No. of 
Samitis 
in the 
District

Zila Panchayat 
Parishad Samitis 

Share Share

Total

1 2 3 4 5 6

5 Gurgaon « «• 14
Rs

30,000
Rs

84,000
On

1,14,000

6 Ambala 13 30,000 78,000 1,08,000

7 Jullundur •  r# 12 30,000 72,000 1,02,000

8 Gurdaspur 11 30,000 66,000 96,000

9 Bhatinda 11 30,000 66,000 96,000

10 Ludhiana •  • 9 20,000 54,000 74,00

11 Mohindergarh 8 20,000 48,000 68,000

12 Kapurthala f  • 4 10,000 24 000 34,000

13 Simla rt 2 10,000 12,000 22,000

14 Sangrur r-* 15 30,000 90,000 1,20,000

15 Hissar •  - • 17 40,000 1,02,000 1,42,000

16 Kamal 15 9,000 90,000 99,000

17 Patiala • f t 10 15,000 60,000 75,000

18 Ferozepur 17 •em 1,02,000 1,02 000

Total 4,54,000 13,56,000 18,10,000

Statement showing Local Rates allocated to Zila Parishads and Panchayat 
Samitis duringthe years 1961-62. 1962-63 and 1963-64

Name of the District Total 
estimate 
of local 

rates

Share of 
Zila

Parishads

Share of 
Panchayat 
Samiti

Percentage o f  local 
rate allocated to

Z.P. P.S.

1961-62
Rs Rs Rs

Per cent Per cent
1. Patiala 5,56,000 2,78,000 2,78,000 50 50

2. Sangrur 11,00,000 [5,50,000 5,50,000 i ) a

i .  Bhatinda 3,22,140 J , 61,070 1,61,070 »» » >

4. Narnaul 2,35,000 J ,  17,500 1,17,500 * > >»
5. Kapurthala 2,22,200 J , 11,000 1,11,100 1» n

6. Simla 33,000 16,500 16,500 »» 9t

Total 24,68,340 12,34,170 12,34,170



0 7 ) 1 5 4  P unjab Vidhan  Sabha [6th  O ctober, 1964
[Minister for Home and Develop nent]

Serial Name of District No. of 
No. Samitis

in the
_  District

Zila Panchayat 
Pari shad Samitis 
Share Share

Total

1 2 3 4 5 6

I I -  1962-63
Rs Rs Rs

1. Gurgaon
Per cent Per cent

5,76,225 2,30,490 3,45,735 40 60
2. Ambala 7,75,000 3,48,750 4,26,250 45 55
3. Hoshiarpur 9,20,000 1,84,000 7,36,000 20 80

4. Amritsar 10,00,000 2,50,000 7,50,000 25 75

5. Patiala 5,56,000 55,000 5,00,400 10 90

6. Sangrur 11,00,000 1,10,000 9,90,000 > > > >
7. Bhatinda 2,22,140 32,214 2,89,926 >» t *

8. Narnaul 2,35,000 23,500 2,11,500 > i »j

9. Kapurthala 2,22,200 22,220 1,99,980 * } i >

10. Simla 33,000 [3,300 29,700 i J > j

11. Hissar 8,00,000 5,60,000 2,40,000 70 30

12. Rohtak 8,43,350 5,06,010 3,37,340 60 40

13. Kangra 5,21,000 2,08,400 3,12,600 40 60

14. Jullundur 10,00,000 5,50,000 4,50,000 55 45

15. Ludhiana 7,26,200 5,80,960 1,45,240 80 20

16. Gurdaspur 6,95,000 4,51,750 2,43,250 65 35

Total .. 1,03,25,115 41,17,194 62,07,921 • •

HI -1963-64

1. Patiala 5,56,000 2,22,400 3,33,600 40 60

2. Sangrur 11,00,000 1,10,000 9,90,000 10 90

3. Bhatinda 3,22,140 32,214 2,89,926 10 *»

4. Narnaul 2,35,000 94,000 1,41,000 40 60

5. Kapurthala 2,22,200 88,880 1,33,320 40 60

6. Simla 33,000 19,800 13,200 60 40

7. Hissar 8,00,000 ' 5,60,000 2,40,000 70 30

8. Rohtak 8,43,350 5,06,010 3,77,340 60 40

9. Gurgaon 5,76,225 2,88,112 2,88,113 50 50

10. Karnal 6,60,000 2,64,000 3,96,000 40 60

11. Ambala 7,75,000 5,42,500 2,32,500 70 30

12. Kangra 5,21,000 2,08,400 3,12,600 40 60



Answers to Starred Questions converted into U nstarred (17)155
Questions

Serial Name of District 
No.

No. of 
Samitis 
in tne 

District

Zila
Parishad

Share

Panchayat
Samitis
Share

Total

1 2 3 4 5 6

13. Hoshiarpur
14. Jullundur 

* 15. Ludhiana
16. Amritsar
17. Gurdaspur
18. Ferozepur
91

Rs Rs Rs percent
9.20.000 3,68,000 5,52,000 40 60

10.00. 000 5,50,000 4,50,000 55 45 
7,26,200 5,80,960 1,45,240 80 20

10.00. 000 6,00.000 4,00,000 60 40
6.95.000 4,51,750 2,43,250 65 35 

District Board has not as yet been abolished

Total 1,09,85,115 54,87,026 54,98,089 * .

Stadia and Playgrounds
*6349. (C.U.) Shri Rap Singh P h u l: Will the Minister for Education 

and Local Government be pleased to state the number of stadia and play
grounds so far constructed by the Sports Department with their location 
and the amount spent thereon district-wise ?

Shri Prabodh Chandra : A statement is laid on the table f  the House.
List of Stadia and Playgrounds constructed by the Sports Department

Serial District Location Name of Amount Amount
No. Stadium provided spent

by the upto
Sports July,

Department 1964
so far

Rs R s
1 Rohtak .. Rai Rai Stadium 2,35,000 2,35,000

2 Ambala Sector 7, 
Chandigarh

Athletic
Club

1,58,020 1,52,726

3 Ambala Ditto Golf Course 91,000 99,647*

4 Ambala .. Sector 16, 
Chandigarh

Cricket
Pavilion

26,700 32,537*

5 Ambala .. Sector 18, 
Chandigarh

Hockey
Pavilion

41,500 8

6 Ambala Sector 7, 
Chandigarh

Gymnasium 1,30,000 (Nil)

7 Ambala .. Sector 18, 
Chandigarh

Hockey
Ground

33,120 18,629 *42

8 Ambala .. Sector 17, 
Chandigarh

Football
ground

9 Ambala .. Near the Sectt. Capital 
and Vidhan complex 
Sabha Buildings, grounds 
Chandigarh

2,000 5,977

♦Note.—The additional expenditure is proposed to be Provided by the Sports 
q  epartment indue course.



(17)156 Punjab Vidhan Sabha ||6th Octobr, 1964

Development of Aviation

*6350. C.U.) Shri Rap Singh P h u l: Will the Minister for Home and 
Development be pleased to state the total amount spent so far for the 
development of aviation in the State, together with the reasons, if any, for 
the neglect of hilly areas in this regard ?

Shri Ram Kishan : (a ) Rs 40.80 lacs upto August, 1964.

(b) Due to non-availability of suitable sites, rough terrain, lack of 
clear approaches and safer grounds for the beginners the development , 
of Aviition in he h 11s is ave y tic'dish problem. In pite of all th se hazard? 
action for starting flying operations in the hilly areas was initiated with '• 
view to developing an Airstrip near Kangra Various sites were examined 
on the suggestions on the residents o f District Kangra and it was finally in 
June, 1963, that a site near village Mellan/Nagretta on the Kulu Pathankot 
Road was inspected and proposed for the development of the Airstrip 
The estimated cost o f developing the said site into an Airfield, however, 
ran into about Rs 8.00 lacks. On the other hand, the Planning Department,, 
in October, 1963, imposed a severe cut to the tune of Rs 25 lacs on the plan 
allocations of this Department, resulting in drastic reductionin the budget 
alio ment for the vear 1964-65 and 1 )"5-66 to Rs. 11.50 lacs and Rs. 13.50 
lacs respectively. In view of the huge cost of the project and non-availibity 
of funds, it has not been possible to proceed further in the matter.The posi
tion will, however, be reviewed in the Fourth Five-Year Plan when sufficient 
funds are likely to become available.

Scheme for helping the Poor Students in prosecution of their studies
in Colleges

*6351. (C.U.) Shri Rup Singh P hu l: Will the Minister of Education 
and Local Government be pleased to state whether Government is consider
ing any scheme for helping the poor students in Colleges, if so, the details 
the eof; if  not, the reasons therefor ?

Shri Prabodh Chandra : No fresh Schemes under consideration. 
Several Sch mes for the benefit o f poor students in Colleges are already in 
operation. A statement giving details of the schemes and marked as 
‘Annexure A’ is laid on the Table o f the House.
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Headmasters selected as Principals of Higher Secondary Schools

*15352. (C.U.) Shri Rup Singh P h n l: Will the Minister for Education 
and Local Government be pleased to state—

(a) the total number o f Headmasters so far selected for the posts o f
Principals o f the Higher Secondary Schools in the State ;

(b) the criteria kept in view while making the said selections ;

(c) whether the selection referred to in part (a) above was made 
through the Subordinate Services Selection Board ;if not, the 
manner in which it was made ;

(d) whether Government have received any complaints against 
the present method o f selection ?

Shri Prabodh Chandra : (a) One hundred and fifty persons have been 
recommended by the Punjab Public Service Commission.

(b) Government are not aware o f the criteria adopted by the Com
mission who made the selections.

(c) N o. The selection was made through the Punjab Public Service 
Commission.

(d) Yes.

X.A.S. Officer as Director of Public Instruction

*6353. (C.U.) Shri Rup Singh P h u l: Will the Minister for Education 
and Local Government be pleased to state whether Government intend to 
retain an I.A.S Officer as the Director o f Public Instruction ; if  so, the 
reasons therefor ?

Shri Prabodh Chandra : Yes. The Directorate o f Pulbic Instruction 
needed administrative efficiency and as such an I.A.S. Officer was 
appointed as Director o f Public Instruction ;and he will continue till the 
administraitve machinery o f this Directorate has been stream-lined.

Assessment Realisation o f Abiana and Betterment Fees

*6357. (C.U.) Chaudhri Ranbir Singh : Will the Minister for Public 
Works and Welfare be pleased to state the total acreage o f irrigated areas 
assessed, district-wise, along with amount o f abiana and betterment fee 
assessed, realisation made and remissions sanctioned during each o f the 
Financial years from 1962-63 to 1963-64?

Chaudhri Rizaq Ram : A  statement is placed on the table o f the House.
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Statement showing district wise area irrigated, area assessed, abiana assessed, 

Betterment fee assessed, realizations and,Remissions aliowed during the years for 1962-63 
and 1963-64.
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Serial
No.

Name of district
Area irrigated Area assessed Abiana

1962-63 1963-64 1962-63 1963-64 1962-63

Acres Acres Acres Acres Rs

1 Delhi 42,922 38,293 42,371 35,854 3,06,476

2 Rohtak 541,898 510,489 528,031 461,140 40,37,341

3 Karnal 516,501 771,577 451,226 506,347 27,47,456

4 Ambala 15,707 15,749 13,795 14,240 95,499

5 Jullundur 77,647 106,405 75,728 100,611 53,95,234

6 Hissar .. 1,345,870 1,127,789 1,283,129 1,305,534 76,73,344

7 Ferozepur .. 1,575,493 1,600,894 1,372,868 1,554,482 94,72,455

8 Ludhiana .. 1,22,784 1,29,609 72,725 1,28,541 4,81,898

9 Gurdaspur .. 214,856 223,419 183,295 223,221 17,43,646

10 Amritsar .. 816,928 861,173 807,012 861,111 58,39,788

11 Hoshiarpur 56,461 56,380 39,203 40,652 3,93,670

12 Kangra 2,294 2,325 1,883 1,901 11,590

13 Sangrur 853,213 931,188 727,792 917,331 6,59,1150

14 Patiala .. 185,220 215,097 132,442 200,899 13,30,953

15 Bhatinda .. 1,049,808 1,044,264 963,651 1,036,433 7,099,461

16 Mohindergarh 30,892 40,436 30,750 35,403 1,51,298

17 Kapurthala 6,307 20,237 5,238 19,361 53,815

18 Mandi (H.P) 49 47 49 47 593

Total . 7,454,850 7,792,461 6,731,188 7,443,108 4,85,69,95
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assessed Betterment fee assessed Realization Remissions

1963-64 1962-63 1963-64 1962-63 1963-64 1962-63 1963-64

Rs Rs Rs Rs Rs Rs Rs

2,67,889 .. . • 2,92,829 1,84,186 8,743 16,908

34,11,102 11,85,153 10,79,956 50,17,C<0 44,72,834 J , 20,594'; 7,68,758

33,36,639 9,79,871 17,15,450 51,60,467 46,44,547 10,25,363 7,51,838

1,13,611 56,346 _ 85,483 2,05,230 1,95,323 7,452 8,131

6,67,578 3,62,382 4,96,627 8,79,673 i 9,58,255 25,649 3,106

• 80,71,757 66,86,284 77,60,190 1,57,21,258 1,86,07,709 5,34,975 7,55,136

52,48,379 14,62,005 [26,09,158 1,08,11,958 1,23,85,460 15,43,836 1,334

7,25,805 1,60,257 2,08,119 8,19,489 9,39,814 3,99,563 15,054

16,11,934 • • 19,48,952 15,88,348 1,52,829 38,656

64,52,165 .. . • 46,53,081 *68,73,582 23,30,984 1 66,569

3,02,111 1,442 3,657 3,63,307 3,35,361 141 •38,057

8,462 j] .. •. 5,683 1,943 54 6

68,99,777 20,55,823 *26,34,756 ^64,65,507 57,20,644 18,44,673 1,92,557

12,99,750 7,88,724 6,19,814 17,13,909 22,81,890 4,61,260 1,49,947

71,90,451 17,79,563 25,94,226 1,03,38,339 89,97,733 5,03,256 70,693

rU >94,379 3,00,417 3,41,369 1,93,389 1,51,154 776 1,475

; 1,20,286 1,42,446 40,097 79,051 |  86,543 223 149

[460

~  4,57,22,515 1,59,60,712 2,01,88,902 6,46,69,162 6,84,25,326 83,00,371 30,10,491
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_ - ..... - Service Rules of Panchayats Department

*6360. (C.U.) Sardar Ajaib Singh Sandhu : Will the Minister for 
Home and Development be pleased to state—

(a) the date when the Service Rules of the Panchayats Department
in the State were framed ;

(b) whether any change has recently been made in the said ruLs,
if  so, the details thereof ;

(c) a copy of the rules mentioned inpart (a) be laid on the Table ?

Sardar Barbara Singh : (a) (i) 14th July, 1941.
(ii) 6th April, 1943.
(b) N il.
(c) A copy each o f the two sets of Rules is laid on the Table o f the 

House.

LOCAL GOVERNMENT DEPARTMENT 
PANCHAYATS 

The 14th July, 1941

No. 4311-LG-41 / 38013-A—In exercise of the powers conferred by clause (b) of 
sub-section (1) and clause (b) of sub-section (2) of section 241 of the Government of 
India Act, 1935, the Governor of the Punjab is pleased to make the following rules 
regulating the appointment of persons to the Punjab Panchayat Service and the con
ditions of service thereof, —

RULES

PART 1-General

1. Short Title.—These Rules may be called the Punjab Panchayat Service Rules, 
1941.

2. Definition.—In these Rules unless there is anything repugnant in the subject 
or context—

(a) “Government” means the Provincial Government;

(b) “the Service” means the Punjab Panchayat' Service.

PART II—Appointments

3. Number o f  character o f  posts.—The Service shall comprise the posts shown in 
Appendix “A” provided nothing in this rule shall affect the inherent right of Govern
ment to make additions to, or reductions in, the *cadre of the Service either per
manently or temporarily.

- 4. Appointments.—f i )  Appointments by direct recruitment to the posts of 
Assistant Panchayat ‘Officers and ^Panchayat Officers, will be made by Government 
on the advice of a Selection Board appointed by Government in the manner given 
in sub-rule (2). The Director of Panchayats, Punjab, will convene the meeting of the 
Selection Board.

(2)**The procedure in respect of appointment by promotion and direct recruit
ment shall be as under:—

(a) appointment to the rank of Divisional Inspector of Panchayats shall be
made by promotion only;

(b) seventy-five per cent of the posts of Panchayat Officers shall be filled by
selection from among Assistant Panchayat Officers and the remaining
25 per cent by direct recruitment; and



(c) recruitment to the post of Assistant Panchayat Officers shall be made by 
direct appointment and the members of the clerical staff duly recommen
ded by the Director of Panchayats to the Selection Board will also take
their chances with other candidates.* * * * *

Note:—Every person appointed to the Service other than an Assistant Panchayat 
Officer or a Panchayat Officer promoted to the higher rank, shall, before 
assuming independent charge of his duties, be required to undergo a 
course of training specified in Appendix C to these rules.

5. Nationality, age and other qualifications o f candidates.—No person shall be ap- 
Ikrinted* to the Service unless he:—

(i) “is a National of the Indian Dominion.
(ii) (a) is not less than twenty-one and not more than thirty years of age;

provided that Government may, in special circumstances, relax the 
provisions of this part of the rule ;*

(b) Is a Graduate of recognised Indian University or of a foreign University 
for appointment as Divisional Inspector of Panchayats or has passed the 
Intermediate examination of a recognised Indian University for appoint
ment as Panchayat Officer, or has passed the Matriculation o r  Hindi 
Bhushan or Parbhakar or Honours in Punjabi (Gyani) Examination' of a 
recognised Indian University for appointment as Assistant Panchayat 
Officer. It will be necessary that he should have experience of village 
life and of social service in rural areas for a period not less than 3 years, 
which should be certified by some responsible persons of the area;

(iii) produces a certificate or certificates of character from the principal
academic officer of his university, college, or school, if any and also from 
two responsible persons, not being his relatives, who are well acquainted 
with him in private life and not connected with his University, College or 
School, if any, and the Medical certificate required by Rule 3.1, Civil 

Services Rules (Punjab), Volume 1, Part 1.
6. (1) Probation o f  6 members o f  the Service.—Members of the Service who are 

appointed against permanent vacancies shalljremain on probation for a period of two 
years in the case of persons recruited by direct appointment and for a period of one 
year in the case of persons recruited by promotion, from the date of appointment 
exclusive of any period of training or on leave (Punjab Government notification No 
849-CR. 45 27442, dated the 19th October, 1945).

(2) If the work or conduct of any member of the service during the period of 
probation is in the opinion of Government not satisfactory, Government may at any 
time dispense with his services.

(3) On completion of the period of probation of any member of the Service 
Government may confirm such member in his appointment or if his work or conduct 
has in the opinion of Government not been satisfactory, Government may extend the 
period of probation or may dispense with his services.

Note under Rule 6

“Note—Failure to pass within the period of probation such department exami
nation as may be prescribed unless Government have granted exemption from the 
examination, will be considered unsatisfactory work or conduct for the ‘purpose or 
sub-rule (3). Not more than 3 chances to pass the Examination will normally be 
Allowed”. (Punjab Government notification No. 2737-LG-43/56777, dated the 9th 
September, 1943).

Answers to  St a r r e d  Q u estio n s  c o n v e r t e d  in t o  U n st a r r e d  (1 )̂165
Q u e st io n s

Punjab Government notification No. 5347-LB-50/II-4761, dated the 29th August, 
1950. Substituting the old rule which run as under:—

4. Appointments to the Service will be made by Government on the 
advice of a Selection Board appointed by Government” and in the 
manner given in Sub-rule (2). *“ The Director of Panchayats or Deputy 
Director of Panchayats.

44“ “Added vide Punjab Government notification No. 4271-LB-50 11-3366, 
dated the 28th June, 1950.
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7. seniority o f members o f  the Service.—The seniority of members of the 
Service shall be determined by the dates of their confirmation in the Service; provided 
that if two or more members are confirmed on the same dates seniority shall be 
determined according to age, the older member being shown senior to the younger. 
Governm nt may, however, fix the seniority of the members for other valid grounds 
as well, and the decision of Government in such cases shall be final.

8. Pay and travelling allowance.—Membes of the Service shall be entitled to pay 
and fixed travelling allowance as shown in Appendix “A” but nothing in this rule 
Shall be deemed to divest the Provincial Government of their inherent right to in
crease or decreases the scales of pay or travelling allowance either permanently or 
or temporarily, as they may deem fit.

/  v 9, Punishment and Appeal.—‘In matters relating to discipline penalities and appeals 
members of the Service shall be governed by the Punjab Civil Service (Punishment and 
and Appeal) Rules, 1940, or such other Rules as may be issued hereafter by com
petent authority in replacement of these Rules. The nature of the penalities which may 
be inflicted, the authority empowered to impose such penalities and the appellate 
authoirty shall be as specified in Appendix “B” here-to annexed.

: 10. ’ Leave, Pension etc.— In respect of leave, pension and other cognate matters, 
hot specifically mentioned in these Rules, the members of the service shall be 
governed by such general rules as may be framed in that regard by the Governor of 
the Punjab under clause (b) of sub-section (2) of section 241 of the Government of 
India Act, 1935. ,

11. Liability to transfer.—Every member of the Service shall be liable to transfer 
anywhere within the Punjab.

12. Liability for vaccination and re-vaccination for Publication for grounds o f dismissal—  
Every member of the Service shall get himself vaccinated and re-vaccinated 
when Government so directs by a special or general order.1**

13. If a member of the Service is dismissed by Government for misconduct, in 
respect of which there has been a departmental inquiry or an inquiry under the Public 
Servants Inquiry Act, 1850, or a conviction in a criminal court, Government may 
publish in the Government Gazette the reasons for such dismisal, if it is of opinion that 
such publication is required in the public interest.

APPENDIX A -B .

tfl4 . The powers in regard to postings and transfers of Assistant Panchayat 
Officer to Panchayat Officers and promotion of Assistant Panchayat Officers to 
Panchayat Officers are delegated to the Director of Panchayats, Punjan.

f t (V id e  Punjab Government notification No.5347-LB-50/II-4761, dated the 29th 
August, 1950). * •

- 15. In all matters not expressly provided for in these rules the members of
the Service shall be Governed by such general rules as may have been or may here
after be fra med by Government and by the provision of the Govern ment of India Act,1 
1935. ■ ■ - ■ -• ......

Added—vide Punjab Government Notification No. 7975-LG-49/391, dated the 
22nd December, 1949.

u *** Added— vide Punjab Government notification No. 4275-LB-50/II-3388/
dated“ the 28th June, 1950.
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“ Vide East Punjab Government notification No. 2247-LB-49/39527, dated the June 
21, 1949 the following line was omitted.

(and is domiciled in the East Punjab, Patiala and East Punjab States 
Union or Himachal Pradesh).

* A mended— vide Punjab Government notification No. 6647-LB-50/II-4613, dated the 
22nd August, 1950.

Published with the Punjab Government notification No. 392 R-44/26766, dated 
the 30th March, 1944).

APPENDIX A (RULES 3 AND 8).

1 2 3 4 5 6 7

Designation of Post. Number Pay per mensem
nf

Fixed

Posts. Rising 
from

By annual to 
increments.

With allowance 
an effi

ciency 
bar at.

Rs Rs Rs Rs

1. Divisional Inspector of 
Panchayats

5 185 10 225 175 • •

2. Panchayat Officers 37 75 5 125 100 Rs 25 per 
mensem

3. Assistant Panchayats Offi
cers.

118 45 3 75 60 Rs. 15 
Per men
sem.

- V i  i

■ APPENDIX B (PULE 9) ’ -tj-'U 
. ; i ■ i ri: n n; . r...j

Designation of official. Name of penality. Punishing
Authority.

Appellate
Authority.

1. Divisional Inspectors 
of Panchayats.

(a) Censure
(b) Withholding of incre

ments or pro motion, inclu- 
ding stoppage at an effi
ciency bar.

(c) Reduction to a lowers 
post or ti me-scale or to a 
lowers stage in time-scale

Director of 
Panchayats

Government
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Designation of official Name of penality Punishing
Authority.

Appellate
Authority.

(d) Recovery from pay of 
the whole or part of any 
pecuniary loss caused to 
Govern ment by negligence 
of breach of orders.

(e) Suspension.

(f) Removal

(g) Dismissal. Government. No appeal.

2. Panchayat Officers 
and Assistant Pancha
yat Officers.

(a) Censure. Director of
(b) Withholding of incre ments Panchayats 
or pro motions, including
stoppage at an efficiency 
bar.

Govern ment.

(c) Reduction to a lower post 
or ti me scale or to a lower 
stage in a time-scale.

- - ■ - ■>..... — ....... (d) Recovery from  pay of the 
whole or part of any pecu
niary loss caused to Govern
ment by negligence or breach 
of orders

(e) Suspension.

(f) Removal.

APPENDIX C

There shall be a course of training detailed below for a period not exceeding 
two jnonths inclusive cxf the time spent in travelling. This Period may be extended by 
the Director of Panchayats, Punjab, to 3 months in individual cases, if necessary. If 
after three monthstraining an officer is not considered fit Tor the job, he will render him
self liable for removal or reversion as the case may be. The decision of the Government 
shall be final in this behalf:—

(i) 15 days training under the Panchayat Officer (Educational) in the
various Acts and Rules.

(ii) 7 days’ Training under the Inspector of Panchayats (Educational) in the
application of Acts and Rules.

(iii) 15 days training under a selected serving Panchayat Officer in the district
in the field work.

(iv) 7 days’ training under the Divisional Inspector of Panchayats both in office 
and practical work in the field, and

(v) 7 days training in the Head Office to become conversant with the procedure 
of office work.
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Statement showing the position as on 1st April, 1953-
____ ! _________  _ ____ ______ _______________ _

pay per mensem

Designation of Post. No. of Raising By annual To. With an Annual
Posts, from, incremen- efficiency increment

ts , bar at. after effi
ciency bar

Rs Rs Rs Rs Rs

1. Assistant Director of 
Panchayats.

3 250 25 750 550 25

2. District Panchaya t 
Officers.

12 170 10 350 250 no

3. Educational Panchayat 
Officers.

2 170 10 350 250 10

4. Phsysical Panchayat offi
cers.

2 170 10 350 250- 10

5. Tehsil Panchayat Offi
cers.

9 100 5 160 135 5

6. Inspector of Panchayats, 2 80 5 150 no 5
Physical.

*1. Including 8 per manent and 2 te mporary Leave Reserves fro m 1st April, 1953.

2. Also including 15 Temporary Tehsil Panchayat Officers from 1st April 1953.

3. Six permanent Tehsil Panchayat Officers hold personal scale of pay of Rs 
125-5-185/74—230.

LOCAL GOVERNMENT DEPARTM f I^T 

PANCHAYATS 

The 6th April, 1963

No. 259-LG-43/2405l.r—In exercise of the powers conferred by clause (b) of 
sub-section (1) and clause (b) of sub-section (2) of section 241 of the Government of India, 
Act, 1935, the Governor of the Punjab is pleased to make the following rules regulating 
recruitment to subordinate posts in the Punjab Panchayat Department and prescribing 
conditions of service of persons appointed thereto :—

RULES
PART 1—General

1. Short title  (i) These rules may be called the Punjab Panchayat Department 
Sub ordinate Service (Recruitment and Conditions of Service) Rules, 1943.

(ii) They shall come into force from the date of the issue of this notification.

2. Definition.—In these Rules, unless there is any thing repugnant in the 
subject or context—

(a) “ Director” means the Director of Panchayats* Punjab.

(b) “ Direct appointment” means an appointment made otherwise than by
promotion of a member of the Service or by transfer of a person already 
in the Service of the Crown ;

(c) “ Government” means the Provincial Government ;

(d) “ Panchayat Department” means the Punjab Panchayat D epartm ent;

(e) “ Post” means a post in the Punjab Panchayat Department.shown in Appen
dix “ A”  ;
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(f) “Recognised University” means any .University incorporated by law in

British India or any other University which may be declared by Govern
ment to be a recognised University for the purpose of these Rules;

(g) “ the Service” means the Punjab Panchayat Department Subordinate Ser
vice.

PART II—Appointments

3 /  Number and character of posts.—The service shall comprise the posts shown 
in Appendix “ A” but nothing in this rule shall affect the inherent right of Govern
ment to make additions to, or reductions in, the cadre of the Service either permanently or 
temporarily.

4. Authority empowered to make appointments.—All appointments to posts in the 
Service shall be made by the Director.—

5. Nationality age and other qualifications o f  candidates.— No  person shall be 
appointed to the service unless

(1) * *(a) he is a citizen of India or
(b) he has migrated from Pakistan with the intention of permanent settling in

India and who has not become citizen of India under the Constitution, or
(c) he is a subject of Nepal or of Sikkim or of a Portuguese or French possession

in India ;
and, if he comes under category (b) or (c) must be a person in whose favour a certificate 
of eligibility has been given by the Government of India or the Government of Punjab. 
A candidate in whose case such a certificate is necessary may, however, be admitted to an 
examination or interview conducted by Director of Panchayats Punjab, on his furnishing 
proof that he has applied for the certificate and he may also be provisionally appointed 
subject to the necessary certificate being eventually given to him by the Government 
and is domiciled in the Punjab or Delhi or Patiala and East Punjab States Union.

(2) in the case of a person not already in Government service—

(a) he is not less than 18 years and not more than 25 years of agej

(b) he produces a certificate or certificates of character from Principal aca
demic officer of his university, college or school last attended, if any, 
and also from two responsible persons not being his relatives, who are 

f well acquainted with him in private life and unconnected with his
university, college or school, and the medical certificate required by 
rule 3.1 of the Civil Services Rules, Punjab, Volume 1, Part I. 

Provided that the Director may in special circumstances with the previous 
. T sanction of Government appoint to the Service a person who is more

than 25 years of age.

6. Qualifications-—*No person shall be appointed direct to the Service unless in 
the case of appointment to the post of :—

(i) Superintendent and Assistant, he is a graudate of a recognised University
or has passed the Senior Oxford or Cambridge Local Examination ;

(ii) Translator.—he is a graduate of a recognised university or has passed tie
Senior Oxford or Cambridge Local Examination and in addition holds 

some degree in oriental language as well
(iii) Stenographer—has passed the Matriculation Examination of a recognised

university and such other tests as may be prescribed by the Director ;

*Punja.b Government Notification No. 1057-LB-51/II-2101, dated 7th April, 1951

*East Punjab Government notification No. 1985-LG-49/14246, dated March 11, 
1949, or in the case of persons to be appointed in the years 1949-50 and up to 30th April 
1954— vide Punjab Government Notification No. 764-G-53/10895, dated 20th February, 

-1953,Twenty seven years on the date of appointment.



(iv) Senior Clerk—he has passed the Intermediate Examination of a recognised
university ;

(v) Junior Clerk.—he has passed the Matriculation Examination of recognised
university ;

(vi) Clerk to Panchayat Officer and Divisional Inspector of Panchayats. .he has
passed the Matriculation Examination of a recognised university ;

(vii) Restorer-cum-Daftri.—he has satisfied the Director of his ability to read
and write English ;

Provided that the Director, may, in special circumstances with the previous 
sanction of Government, appoint to any post in the Service any person 
who does not possess the qualifications provided by this rule.

7. Method of recruitment.—(1) Appointments to the post of Superintendent shall 
be made by (a) promotion from the posts of Assistant and Translator ;
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(b) transfer or deputation of an official already in Government service not below 
the rank of an Assistant with five years service.

*
• (2) Appointments shall be made by promotion to the posts of Assistants ard 

Translator from the posts of Senior Clerks except in special circumstances when direct 
appointments can be made by the Director.

(3) Appointments to 75 per cent of the posts of Senior Clerks shall be made by 
promotion from among Junior clerks and to the remaining 25 per cent by direct 
recuritment. ■ '

(4) Appointments to the posts of Junior Clerks shall be made by direct recuritrnent 
with the exception that a Restorer of the Panchayat Department will be eligible for pro
motion as a Junior Clerk.

(5) Appointments to other posts in the Service shall be made —

(a) by promotion of a member of the Service or
(b) by transfer or deputation of an official already in the Government service, or
(c) by direct recuritment.

(6) When any vacancy occurs or it about to occur in the Service the Director shall 
determine the manner in which such vacancy shall be filled.

(7) Appointment to any post by the promotion of a member of the service shall 
be made by selection and official shall have any claim to such appointment as of right.

PART III—Conditions of Service

8. Probabtion of members of Service.—(1) Members of the Service who are appint- 
ted against permanent vaenneies shall on appointment to any post specified in Appen
dix “A” remain on probation for a period of two years in the case of persons recruited by 
direct appointment and of one year in the case of members recruited otherwise.

Explanation.—Officiating service shall be reckoned as period spent on probation, 
but no member who is officiating in any appointment shall, on the completion of one or 
two years in the service, as the case may be entitled to be confirmed until he is appoin
ted against a permanent vacancy. Service spent on deputation to a corresponding or 
high post may be allowed to count towards the period of probation fixed under this rule.

♦Punjab Government notification No. 4271-LB-50/Il-32(9, dated* the 28th June,
1950.
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(2) If the work or conduct of any member during his period of probation is, in the 
opinion of the Director not satisfactory, he may dispense with his services or revert biro 
to his former post if he has been recruited otherwise than by direct recruitment or may 
extend the period of probation and thereafter pass such orders as he could have passed 
on the expiry of the first period of probation provided that the total period of probation 
including extensions if any shall not exceed three years in any case.

9. Seniority of members of service.—The Seniority of members of the Service shall 
in so far determined as each of the posts specified in Appendix ‘A’ is concerned, be det
ermined by the date of confirmation in the post.

Provided that if two or more members are confirmed in the same class of post on 
t he same date, seniority shall be determined according to pay, preference being given to 
members drawing a hign rates of pay and if the rate of pay drawn is the same, seniority 
shall be determined according to the length of service preference being given to the 
member having the longer service, and if the length of service is also the same senority 
shall be determined according to age, the older member being senior to the younger.

10. Pay of members of the service.—Members of the Service shall be entitled to 
pay as shown in appendix ‘A’ provided that nothing herein contained shall be deemed to 
affect the inherent right of Government to increase or reduce the scales of pay either 
permanently or temporarily as they may deem fit.

11. Leave pension etc.—In respect of leave pension and other congnate matters 
not specifically mentioned in these rules, the members of the Service shall be governed 
by the Civil Serivces Rules (Punjab) issued by the Punjab Government under subsection 
(2) of section 241 of the Government of India, Act, 1935 and as amended from time to 
time.

12. Liability to transfers.—Clerks to Divisional Inspectors of Panchayats and 
Panchayat Officers will be liable to transfer under the orders of the Director to any sub
ordinate office of the Panchayat Department.

13. Liability for vaccination and revaccination.—Every member of the Service 
shall have himself vaccinated and re-vaccinated when Government so directs by a special 
or general order. This rule shall not however be applicable to members of the Service 
who were in permanent serviceon the 8tn March, 1926 except with their concurrence.

14. Discipline, penalities and appeals.—(1) In matters relating to discipline, 
Punishment and appeals, members of the service shall be governed by the Punjab Civil 
Services (Punishment and Appeal) Rules, 1940, provided that the authority empowered 
to impose the pena I ities and the appellate authority shal 1 be as specified in Appendix ‘B’

(2) The authority competent to make an order under clauses (c), (d) or (e) of rule 
8 of the Punjab Civil Services (Punishment and Appeal) Rules 1940 and the appellate 
authority shall be as specified in Appendix *C\

15. In all matters not expressly provided for in these rules, the members of the 
service shall be governed by such general rules as may have been or may hereafter framed 
by Government and by the provisions of Government of India Act, 1935.

**Punjab Government notification No. 443-LG-44/12623, dated 17th February,
1944.
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APPENDIX ‘A*

Designation of post No. of * 
posts

Pay per mensem Annual
incre
ment
after
effici
ency
bar

Rais
ing
from

By
annual
incre
ments

To With
an

effici
ency 
bar at

1 2 3 4 5 6 7

Rs Rs Rs Rs

1. Superintendent 1 225 15 300 .. ..

2. Assistants 2 80 5 160 130 6

3. Stenographers 1 80 4 160 120 8

4. Translator 1 60 4 120 80 4

5. Senior Clerks 2 60 4 120 80 4

6 . Junior Clerks 2 35 1 75 65 2

7. Clerks to Divisional Inspec
tor of Panchayats (Editor) .. 1 35 l i 75 65 2

8. Restorer-cum-Daftri 1 25 l i 40 31 n
9. Clerk to Panchayat Officers 

and Divisional Inspector of 
Panchayats

21 25 upto 35 
and l i  
up to 

50

60 50 2

♦Punjab Government notification No. 5204-LG-43/3674, dated 15th January, 1944 
Note.—The above grades have been revised since 1st January, 1945.

APPENDIX ‘B’

Designation of 
Official

*

Nature of Penalty 

•

Punish
ing

Authority

Appellate
Authority

1 2 3 4

Superintendent (a) Censure Director Government

Assistants

Stenographer

(b) Withholding of increments 
promotion, including stoppage 
an efficiency bar

or
at

4. Translator (c) Reduction to a lower post or
time scale or Jo a lower stage in a

5. Senior Clerks time scale

6. Junior Clerks (d) Recovery from pay of the who
le or part of any pecuniary loss

7. Clerk to the Divisional caused to Government by negli- 
Inspector of Panchayats gence or breach of orders 
(Editor)

(e) Suspension
8. Restorer-cum-Daftri

(0  Removal
9. Clerks to Panchayat

Officers and Divisional (g) Dismissal 
Inspector of Panchayats
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APPENDIX ‘C’

Designation of the 
Official

Nature of orders Authority Appellate 
empow- Authotiry 
ered to 
pass the 
order

All members of the Ser
vice

(i) Reducing or withholding the Director Government 
maximum pension admissible un
der the rules governing pensions

(ii) Altering or interpreting to Do Do
disadvantage any rule by which
conditions of Service are regulated

(iii) Terminating appointments Do Do
otherwise than upon reaching the
age fixed for superannuation

Statement showing the position as on 1st April, 1956

Designation of Post No. of 
posts

Pay per mensem
Annaul

Raising
from

By
annual 
incre- 

. ments

To With
an

effici
ency 
bar at

■ inurement 
after 

efficiency 
bar

HEAD OFFICE Rs Rs Rs

1. Superintendent 1 350 20 4,50

2. Head Assistant 2 150 10 250

3. Assistants including one 
Assistant-in-charge, getting 
Rs 20 p.m. as a special pay

116
I/C 1. Asstt.

7

8 250 180 10

4. Translator 1 116 8 250 180 10

5. Demonstrator 1 106 6 200 160 8

6. Stenographer

7. Clerks including 1 Libra- 1 
rian

8. Clerks including 1 Camp

1

1

100 5 200 150 10

Clerk to Deputy Director ? 22* 60 4 175 80/120 5
of Panchayats, Punjab get
ting Rs 15 p.m. as Steno
graphy Allowance and 3 
Leave Reserves Junior Clerks

including one temporary post from 1st April, 1953.
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Questions

„  . xt f pay per mensemDesignation of post No. ot Annua!
Posts ----------- -------- .---------------------- increment

Raising by To with after
from annual an efficiency

incre- effici- bar
ments ency

bar at

9. Mechanic .. 1

10 Driver .. 1

11. Restorer .. 1

SUB-OFFICES

12. Clerks to Assistant Direc
tor of Panchayats .. 3

13. Camp Clerks to Assistant
Director of Panchayats .. 3

14. Clerks to District Pancha-
yat Officers .. 12

15. Clerks to District Pancha- 
yat Officers, Educational and 
Physical Panchayat officers 16

50 3 100 80 4

50 3 80 .. .. .

42i 2 62|

60 4 175 80/120 5

60 4 175 80/120 5 (plus 
Rs 15 .as 
Steno
graphy 
allowance* *

60 4 175 80/120 5

60 4 175 80/120 5

Revision in Pay Scales of D istrict/Tehsil W elfare O fficers.

*6361. (c.u.) Sardar Ajaib SinghSandhu : Will the Minister for Public 
Works and Welfare be pleased to state :

(a) whether there is any proposal under the consideration of the
Government to revise the grades of pay of the District Welfare 

Officers and Tehsil Welfare Officers of the Directorate 
of Scheduled Castes and Backward Classes, Punjab, if 
so, the details thereof ;

(b) whether it is fact that the Government intends to prescribe
qualifications for the posts of District/Tehsil Welfare 
Officers, if so, the details thereof ?

Chaudhri Rizaq Ram : (a) and (b) Yes; details are being worked out.

Protecting Interests of Employees belonging to Scheduled Castes
and Backward Classes

*6362. (c.u.) Sardar Ajaib Singh Sandhu : Will the Minister for 
Public Works and Welfare be pleased to state :

(a) whether there exists any agency in the State which protects 
the interest of the employees belonging to Scheduled Castes 
and Backward Classes in the State, if so, its name ;
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(b) the details about the agency referred to in part (a) above and of 

the procedure followed by it belaid on the Table of the House ? 
Chaudhri Rizaq Ram : (a) Yes, Sir. The Administrative Depart

ment of Scheduled Castes and Backward Classes.
(b) The Branch entrusted with the work is a part of the Civil 

Secretariat and follows the Rules of Business of the Government. A 
copy of the brochure issued by the Department recently on the subject 
of “ ^Reservation for Scheduled Castes/Scheduled Tribes and Backward 
Classes in services in Punjab” is placed on the Table of the House.

Land Selection Committees in the State 
*6363. (C.U.) Sardar Ajaib Singh Sandhu : Will the Minister for 

Public Works and Welfare be pleased to state :
(a) the names of the members of the Land Selection Committees

at State level and district level at present along with the 
date on which they were constituted ;

(b) the names of members belonging to the Opposition parties on
the said Committees and the date of their appointment ? 

Chaudhri Rizaq Ram : (a) (i) There is no Land Selection Committee 
functioning at State Level at present.

(ii) The Land Selection Committees at District level were constituted 
in the first instance, in 1957 and at present they consist of the following :

1. Deputy Commissioner
2. Director Welfare of Scheduled Castes and

Backward Classes, Punjab.
3. Revenue Assistant/S.D.O. (C)
4. Assistant District Agriculture Officer
5. Two representatives of the beneficiaries ..
6. District Welfare Officer 

(They are also being reconstituted).
(b) Question does not arise.

Chairman

Member
Member
Member
Co-opted Members 
Secretary

Non-implementation of Orders regarding Reservation of 10 per cent 
Promotional Posts for Members belonging to Scheduled Castes 

in the State Electricity Board
*6364. (C.U.) Sardar Ajaib Singh Sandhu : Will the Minister for 

Public Works and Welfare be pleased to state :
(a) whether it is a fact that the State Electricity Board Patiala

has recently passed a resolution to the effect that the order 
of the State Government reserving 10 percent of the posts 
or vacancies for the members of the Scheduled Castes 
shall not be applicable to the employees of the Board for 
promotional posts, if so, a copy thereof be laid on the 
Table of the House.

(b) the action taken or poroposed to be taken on the said Resolution? 
Chaudhri Rizaq Ram : (a) Yes. A copy of Board’s Resolution*

is laid on the table of the House ;
(b) The matter is under consideration of Government.

*Note 1. “ The brochure entitled “ Reservation for Scheduled Castes/Scheduled 
Tribes and Backward Classes in Services in Punjab” has been 
placed in the Library.

Note 2- RESOLUTION
Copy of item No. 21 of Board’s I13th Meeting held on 16th July, 1964, relating to 

reservation for Members of Scheduled Caste/Tribes and Backward
Classes in promotion

The Board decided that there should be no reservation fcr the members of Schedul
ed Castes/tribes and Backward Classes in the matter of promotion.



IMMEDIATE ASSEMBLY BUSINESS

Teachers/Students in Certain Departments of Post-Graduate 
Medical Research Institute, Chandigarh

*6365. (C.U.) Sardar Ajaib Singh Sandhu : Will the Minister for 
Education and Local Government be pleased to state :

(a) whether he is aware of the fact that in three o r four Departments
of the Post-Graduate Medical Research Institute, Chandigarh,

 ̂ such as Physiology and Anatomy there are highly
paid teachers but no students, if so, the monthly expenditure 
being incurred on the salaries of those Teachers;

(b) the monthly salaries of teachers of each department of the said
Institute and the number of students in each Department ?

Shri Prabodh Chandra : (a) There is no highly paid staff in the 
Departments of Physiology and Anatomy. Only one Tutor each in 
these Departments on a monthly salary of Rs 450 per mensem in the 
scale of Rs 450—30—600 has been appointed.

(b) The monthly salaries of teachers and the number of students in 
each of the Teaching Departments are given below
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Department Monthly
salaries

Number of 
students

Surgery

Rs

23,896 17

Medicine 18,470 9

Gynaecology 6,031 13

Opthalmology 6,946 7

E.N.T. •  • 5,208 1

Radiology « « » 6,070 2

Pathology 7,385 1

Anaesthesia •  • 5,240 •  •

Microbiology • -  • 5,040

Biochemistry •  • 10,405 2

Pharmacology 1,785

Total 96,476 52



Purchase of Equipment by the Post-Graduate Medical Research
Institute, Chandigarh

*6366. (C.U.) Sardar Ajaib Singh Sandhu : Will the Minister for 
Education and Local Government be pleased to state whether it is a fact 
that equipment worth lakhs of rupees was purchased for the Post-Graduate 
Medical Research Institute, Chandigarh, without inviting tenders, if so, 
the reasons therefor ?

Shri Prabodh Chandra : No, Sir. Where tenders were necessary, 
these were called. However, in order to avoid delay in the purchase of 
essential equipment, a Store Purchase Committee, consiting of medical 
experts of the Post Graduate Medical Research Institute, Chandigarh, 
and a representative of the Controller of Stores, was authorised to purchase 
equipment at the spot by getting quotations. Where the stores offered 
were not according to required specifications, orders were placed on higher 
rates.
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Complaints from Residents of Mandi Ahmedgarh
*6384. (C.U.) Sardar Kulbir Singh : Will the Minister for Public 

Works and Welfare be pleased to state :
(a) whether the Government is aware of the complaints of the

residents of Mandi Ahmedgarh against the employees of the 
Electricity Department who disconnect their supply without 
reasons and charge Rs 5 as reconnection fee;

(b) if the answer to part (a) above be in the affirmative, the number
of such complaints along with the list of the employees 
responsible for the irregularity- and the action; if. any, 
being taken against those found guilty ?

. Chaudhri Rizaq Ram : (a) No.
(b) Question does not arise.

Co-operative Societies in Patiala Division

*6385. (C .U . )  Sardar Kulbir Singh : Will the Minister for Home 
and Development be pleased to state :—

(a) the total number of Cooperative Societies of all categories
at present in Patiala Division ;

(b) a list of defunct or bogus societies, if any, in the said Division,
be laid on the Table of the House ;

(c) the number of rural Cooperative banks in the districts of Patiala,
Sangrur, Bhatinda and Mohindergarh ;

(d) a list of such banks, if any, under liquidation in the said districts
be laid on the Table of the House ;

(e) the causes and reasons for the failure of the banks mentioned
in part (d) above ;

(f) the amount involved (share money, Government money etc.)
in each bank, liquidated or under liquidation ;

(g) a list of Co-operative Marketing Societies in Patiala Division
as at present be laid on the Table of the House ;

(h) a list of cases of embezzlement and misappropriation, in res
pect of the societies mentioned in part (g), enquiry in regard 
to which has been completed and which are under enquiry 
at present, be laid on the Table of the House ?

Sardar Darbara Singh : (a) to (h) :—



The required information item-wise is given as under :
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(a) The total number of Co-operative Societies 5,266
of all categories as on 30th June, 1964, 
in Patiala Division (Patiala, Sangrur,
Bhatinda and Mohinder- garh) 

i
(b) A list of defunct or bogus societies if, any, List attached vide 

in the said Division, be laid on the Table Annexure ‘A’
of the House

(c) The number of rural co-operative banks in 
the Districts of Patiala, Sangrur, Mohinder-
garh and Bhatinda 1

Patiala ..  27

Sangrur ..  26

Mohindergarh . .  11

Bhatinda ... 17

Total ... 81

w
(d) A list of such banks, if any, under liquidation List attached vide 

in the districts be laid on the Table o f the House Annexure “B”

(e) The causes and reasons for the failure of the (i) Party friction
banks mentioned in part(d) above. among their

members
(ii) Embezzlements 
and misappropria
tion

(iii) Lack of interest 
by management

(f) The amount involved (share money) Govern
ment money etc. in each bank liquidated or under
liquidation. Bhatinda District

Share Loan 
money

(i) The Chand Baja Rural Bank Ltd.
(ii) The Golewala Rural Bank

Ltd.

Rs
3,000

Rs

• • 9,000
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Sangrur District

Share Money Loan
(i) The Chaunda Co-operative Rural Rs R#

Bank Ltd. 5,000 .  .

(ii) The Khanal Kalan Coopertive 
Rural Bank Ltd. 7,500 6,667

(g) A list of Co-operative Marketing Societies A list is attached—
in the Patiala Division as at present be laid vide Annexure‘C’ 
on the table of the House

(h) A list of cases of embezzlements and misappro- A list of cases along-
priations in respect of societies mentioned with action taken 
in part (g) enquiry in regard to which has is attached — vide 
been completed and which are under Annexure ‘D’ 

enquiry at present, be laid on the table 
of the House

ANNEXURE‘A’
A list of defunct or bogus Societies 

BHATINDA DISTRICT

Serial Name of Society
No.

1 Agricultural Co-operative Large-Sized Society, Ltd., Chand Baja.

2 The Dodra Co-operative Multipurpose Societies Ltd., Dodra.

3 The New Basti Co-operative Agricultural Thrift and Credit, Mansa.

4 The Aricultural Co-operative Credit Society, Bhai Bakhtawar No. 3.

5 The National Co-operative Multipurpose Society Ltd., Bhucho.

6 The Agricultural Co-operative Credit Society, Mandi Kalan.

7 The Agricultural Co-operative Credit Society, Paccaka No. 2.

8 The Golewala Co-operative Agricultural Service Society Ltd., Golewala.

9 The Co-operative Credit Society, Ghantaghar Line Bazar, Faridkot.

10 The Co-operative Credit Society, Chock Sarkari.

11 The Bhikhi Co-operative Multipurpose Society Ltd.

12 The Nathna Patti Wira Co-operative Credit Society, Nathana.

13 The Nathana Patti Sina Ruppa Co-operative Credit Society, Nathana.

14 The Ganga Patti Mehgha Gill Co-operative Credit Society, Ganga.

15 The Mahraj Education Centre Co-operative T/C Society,

16 The Judicial T/C Co-operative Society Ltd., Faridkot.

17 The Medical Co-operative T/C Society Ltd., Faridkot.

18 The Raigarh Co-operative Credit Soeciety Sagar Basti Raman Mandi.
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Serial Name of Society
No.

19 The Jandan Wala Patti Bhaiya Co-operative Credit Society.

20 The Sadhu Wala Co-operative Agricultural Service Society.

21 The Kanwar Sahab Singh High School Co-operative C/S Faridkot.

22 The Bhucho Mandi Co-operative T/C Society, Bhucho.

23 The Co-operative Agriculture Service Society Diwan Patti Rai No. 2.

24 The Janta Multipurpose Society Ltd., Kotkapura.

25 The Co-operative Agriculture Service Society, Dewan Patti Rao No. 1.

26 The Ablu Patti Bagoo Co-operative Credit Society, Ablu.

27 The Guniana Kalan, Co-operative Agricultural Service Society.

28 The Agriculture Co-operative Agriculture Service Society, Dewan Patti git
Pathuhi.

29 The Agriculture Co-operative Credit Society, Deon Patti Ramu.

30 The Co-operative Agriculture S/C, Ablu Chak Korsingh Wala.

31 The Block Employees Co-operative T/C Society, Kotkapura.

32 The Ramdasia Co-operative C/S, Society Mansa Kalan No. 1.

33 The Ramdasia Co-operative C/S. Ramgah Bhunder.

34 The Block Employees Co-operative Urban Salary Earners T/C Talwandi Saboo.

35 The Majhbi Sikhan Co-operative C/S, Bhagta Patti Salatru.

36 The Lok Sevak Co-operative M/P Society, Ahlupur.

37 The Bhami Kalan Co-operative M/P Society.

38 The Agriculture Co-operative C/S Laliana No. 2.

39 The M/P Co-operative Society, Bhai Rupa..

40 The Bhucho Kalan, Co-operative T/C Society Ltd.

41 The Bhucho Mandi Employees Co-operative T/C Society.

42 The Bhucho Mandi Small Town Employees Co-operative Society Ltd.

43 The Agriculture Co-operative Credit Society, Mansa Kalan No. 1.

44 The Agriculture Co-operative C/S, Patti Bhagta

45 The Rampura Co-operative M/P Society, Rampura.

46 The Bona Co-operative Credit Society, Jawarkai.

47 The Co-operative T/C Society, Maur Kalan No. 1.

48 The Health and Medical Department Thrift and Credict Society Ltd., Bhatinda.
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Serial Name of Society
No.

49 The Harijan Co-operative C/S, Mansa Kalan.

50 The Maur General Agriculture M/P Society Ltd.

51 The Agriculture Co-operative C/S, Raman Mandi No.3.

52 The Majhbi Sikhan Co-operative C/S, Cbak Atar Singh Wala.

53 The Co-operative C/S, Gumti Khurd.

54 The Agriculture Co-oerative C/S Makha No. 1.

55 The Ram Dasia Co-operative C/S, Malikpur.

56 The Ghuman Kalan Co-operative M/P Society Ltd.

57 The Agriculture Co-operative C/S Atla Khurd.

58 The Agriculture Co-operative C/S, Bhagta Patti Khana Phaphra.

59 The Chek Bakhtu Co-operative M.A.P.H. Society Ltd.

60 The Co-operative Agriculture C/S, Bahi Bakbtawar No. 1.

61 The Bargari Co-operative M/P Society Ltd.

62 The Border Co-operative M/P Society Ltd, Poohla.

63 The Baja Khana Patti Khanna Co-operative C/S Ltd.

64 The Revenue Department Co-operative T/C Society Ltd., Bhatinda.

65 The Agriculture Co-operative T/C Society Koriana, No. 2.

66 The Nathana D.V. High School T/S Society Ltd.

67 The Judiciary Department Co-operative Employees T/C Society Ltd,, Bhatinda.

68 The Astable Co-operative C/S Society, Faridkot.

69 The Majhbi Sikh Co-operative C/$,Ramgarh Bhunder.

70 The Agriculture Co-operative C/S Ablu Patti Kof Ditta.

71 The Co-operative C/S, Ablu Patti Bade Hamira.

72 The Ramdasia Co-operative Society Sandho.

73 The Agriculture Co-operative C/S, Attla Kalan No. 2.

74 The Faridkot Co-operative P/B Society, Ltd., Faridkot.

75 The Ramdasia Co-operative Society Makha No. 2.

76 The Co-operative Agriculture $/Society Jattu Patti Sadha.

87 The Majhbi Sikh Co-operative Society Sandoha.

78 The Majhbi Sikh Co-operative Society, Laliana.

79 The Gole Wala Co-operative L and C Socieyty Ltd.
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Serial Name of Society -
No.

80 The Co-operative L. and C. Ltd., Bhikhi —

81 The Maur Mandi Co-operative L. and C. Society Ltd.
82 The Sadhan Wala Co-operative L. and C. Society, Ltd.

83 The Friends Co-operative L and C. Ltd., SirkhiBazar,Bhatinda.

84 The Virk Kalan Co-operative L. and C. Society, Ltd.

85 The Adarsh Co-operative L. and C. Society Ltd., Mansa.

86 The Harmindra Square Co-operative House Building Society Ltd.

87 The Co-operative House Building Society Ltd.,Bhikhi. .

88 The Co-operative House Building Society Ltd., Har Raipur. , ;-

89 The Co-operative House Building Society Ltd. Kotkapura.

90 The Harijan Co-operative House Building Society Ltd., Chandbhan.

91 The Harijan Co-operative House Building Ltd., Mehma Bhagwana.

92 The Modern Co-operative House Building Society Lie . K ctlugvia.

93 The Bhatinda Harijan Co-operative House Building Scciet} Ltd.

94 The Jaitu Co-operative House Building Scciet> Ltd., Jaitu.

95 The Bhagta Model Town Co-operative House Building Society Ltd. . . /

96 The Goods Co-operative Transport Society Ltd., Kotkapura,.

97 The Phul Tonga Driver Co-operative Transport Society Ltd.,Phul.

93 The Ex-servicemen Motor Transport Ltd., Society Faridkot. ,

99 The Mehma Co-operative Transport Society Ltd., Mehma . . . .

100 The Kisan Co-operative Transport Society Ltd, Kotkapura.

101 The Faridkot Transport Society Ltd. ,

102 The Friends Co-operative Transport Society Ltd., Kotkapura. ,

103 The Workers Co-operative Transport Society Ltd., Kotkapura.

104 The Young men Co-operative Transport Society Ltd., Gondara. .

105 The Harijan Co-operative Transport Society Ltd., Punj Grian Kalan. ;

106 The Janta Co-operative Transport Society Ltd., Kotkapura.

107 The Poolhi Co-operative Transport Society Ltd., Poohli.

108 The Akilia Jilal Backward Classes Co-operative Transport Society Ltd.

109 The United Co-operative Transport Society Ltd., Mandi Phul. ;
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110 The Bhikhi Co-operative Transport Society Ltd.

111 The Mahabir Co-operative Transport Society Ltd., Kotkapura.

112 The Kisan Co-operative Transport Society Ltd., Rajgarh Kube.

113 The Goods Co-operative Transport Society Ltd, Kotkapura.

114 The Raman Co-operative Transport Society Ltd., Mandi Raman.

115 The Mokal Co-operative Joint Farming Society Ltd., Arian Wala Khurd.

116 The Maloka Co-operative Joint Farming Society Ltd.

117 The Harnam Singh Wala Co-operative J/F  Society Ltd.

118 The Raika Khurd Tilkra alias Check Dana Co-operative J/F Society Ltd.

119 The Daulat Pura Co-operative J/F Society Ltd.

120 The Brar Co-operative J/F  Society Ltd., Baja Khana.

121 The Jethu Ke Co-operative J/F Society Ltd.

122 The Bhai Rupa Co-operative J/F Society Ltd.

123 The Jherian Wall Co-operative J/F  Society Ltd.

124 The Hire Wala Co-operative J/F Society Ltd.

125 The Sanja Group Co-operative J/F Society Ltd., Baja Khana.

126 The Dr. Inder Singh group Co-operative J/F Society Ltd., Hinjana.

127 The Scheduled Caste Co-operative Land owning Society Ltd., Gumti Kalan.

128 The Scheduled Caste Co-operative Land owing Society Ltd., Goniana Kalan.

129 The Scheduled Caste Co-operative Land owning Society Ltd., Harrai Pur.

130 The Scheduled Caste Co-operative Land owning Society Ltd., Ratti Rori.

131 The Agriculture Co-operative C/S, Kulerian.

132 The Bachhuana Co-operative T/C Society.

133 The Scheduled Caste Co-operative Land Owning Society Ltd., Jida.

134 The Agriculture Co-operative Service Society Makha No. 2.

135 The Scheduled Caste Co-operative Land owning Society Ltd., Sailbara,

136 The Scheduled Caste Co-operative Land owning Society Ltd., Sardul garh.

137 The Khara Co-operative Dairy Society Ltd., Khara.

138 The Panj Grian Kalan Cattle Breeding Co-operative Society Ltd.

139 The Ex-soldierS Co-operative dairy Farming Society Ltd., Mansa.

140 The Khana Co-operative Cattle Breeding Soc ety Ltd.
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141 The Sudhana Co-operative Better Farming Society Ltd.

142 The Rampura Mandi Co-operative Dairy Society Ltd.

143 The Co-operative Cattle Breeding Society Ltd., Kot Shamir.

144 The Dhilwan Khurd Co-operative Dairy Society Ltd.

145 The Akal Co-operative Dairy Society Ltd., Goniana Mandi.

146 The Hariana Cattle Breedtng Co-operative Society Ltd.

147 The Friends Co-operative Dairy Society Ltd., Jatri.

148 The Jatri Co-operative Poultry Society Ltd., Jatri.

149 The Aklian Kalan Co-operative Dairy Society Ltd.

150 The Bhullo Mithi Better Farming Co-operative Society Ltd.

151 The Chek Kharak Singh Wala Co-operative Dairy Society Ltd.

152 The Ganga Co-operative Dairy Society Ltd.

153 The Panj Grian Kalan Dairy Society Ltd.

154 The Dhilwan Better Farming Co-operative Society Ltd.

155 The Gurusar Jagga Co-operative Poultry Society Ltd.

156 The Mohla Pujan Wala Co-perative Dairy Society Ltd., Bhatinda.

157 The Co-operative Cattle Breeding Society Ltd., Duna Wala.

158 The Sadhana Co-operative Better Farming Society Ltd., Sadhana.

159 The Bibiwala Co-operative Dairy Society Ltd., Bibiwala.

160 The Marri Co-operative Poultry Society Ltd.. Marri.

161 The Bhatinda Co-operative Class Store Ltd., Bhatinda.

162 The Better Co-operative Consumer Store Ltd., Bareta.

163 The Retail Grossers Co-operative Association Ltd., Raman Mandi.

164 The Bhatinda Co-operative General Store Ltd., Bhatinca.

165 The Retail Sale Co-operative Society, Jhunir.

166 The Retail Store Co-operative Association San gat.

167 The Wholesale Co-operative Association, Sangat.

168 The Maur Mandi Co-operative Store Ltd. Maur Mandi.

169 The National Co-operative Store Ltd., Budhlada.

170 The Co-operative Store Ltd., Budhlada.
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171 The Bareta Co-operative Wholesale Store Ltd., Bareta.

172 The Mansrover Co-operative Store Ltd., Mansa.

173 The Mansa Wholesale Grosseres Co-operative Association, Mansa.

174 The Balu Wala Centre Grain Producers Co-operative Commission Shop.

175 The Grain Dealers Co-operative Association Ltd., Goniana Mandi.

176 The Grain Dealers Co-operative Association Ltd., Faridkot

177 The Grain Dealers Co-operative Association Ltd., Kotkapura.

178 The Grain Dealers Co-operative Association Ltd.. Jaitu

179 The Grain Dealers Co-operative Association Ltd., Bhatinda.

180 The Grain Dealers Co-operative Association, Ltd., Sangat

181 The Grain Dealers Co-operative Association Ltd-, Raman.

182 The Grain Dealers Co-operative Association, Ltd., Rampura Phul

183 The Grain Dealers Co-operative Association Ltd., Badlauda.

184 The Grain Dealers Co-operative Association Ltd., Bareta.

185 The Grain Dealers Co-operative Association Ltd., Mansa.

186 The Grain Dealers Co-operative Association Ldt. Maur.

187 The Co-operative Primary Marketing Society Ltd., Bir Behman.

188 The Bhagu Co-operative Primary M/S Ltd., Bhagu.

189 The Jhutti Patti Bhatinda Co-operative Primary Marketing Society Ltd.

190 The Gill Patti Co-operative Primary M/S Ltd., Gill Patti.

191 TheMehna Patti Bhatinda Co-operative Primary Marketing Society Ltd.

192 The Chek Singh Wala Co-operative Dairy Farming Society Ltd.

193 The Bhaini Co-operative Tube-well Irrigation Society Ltd., Bhaini.

194 The Kalyan Co-operative Tubewell Irrigation Society Ltd. Kalyan.

195 TheN athana Co-operative Tubewell irrigation Sc del y Ltd. Nathana.

196 The Bhucho Khurd Co-operative Tubewell Society Ltd., Bhuckc K tu ic .

197 The Poohla Co-operative Tube-well Irrigation Society Ltd., Poohla.

198 The Bhucho Kalan Co-operative Tube-wel Irrigation Society Ltd., Bhucho KaJan.

199 The Frontier Co-operative Transport Society Ltd., K ctksj via.

200 The Miyan Co-operative House Building Society Ltd., Miyan.

r
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201 The Bhucho Kalan M./A. P.H. Ltd.

202 The Chek Bakhttu Co-operative M./A.P.H. Society Ltd.

203 The Maharaj Maternary 1st Aid Centre Ltd, Maharaj.

204 TheBhai Ka Maternary First Aid Society Bhucho Mandi.

205 The Friends Co-operative Printing and Publishing Society Ltd., Bhatinda.

206 The Bhucho Co-operative Marketing Cum-Processing Society Ltd.

207 The Agwar Chilla Co-operative Credit Society Faridkot.

208 The Rajput Khokhran Co-operative Credit Society, Faridkot.

209 The Vira Wala Kalan Co-operative Multipurpose Society Ltd.

210 The Ramdasia Sikh Co-operative Credit Society Raman.

211 The Harijan Balmik Co-operative Credit Society Raman.

212 The Laliana Co-operative Dairy Society Ltd., Laliana.

213 The Nangal Kalan Co-operative J/F Society Ltd.

214 The Kachran Co-operative T/C Society Ltd.

215 The Khokar Co-operative T/C Society Ltd., Khokhar.

216 TheHarkishan pura Co-operative Agriculture Service Society.

217 The Jharanga Co-operative Agriculture Service Society Ltd.

218 The Nangla Co-operative Agriculture Service Society L td . Nangla

219 The Dhimal Wali Majhbi Sighan Co-operative Credit Society.

220 The B iikhi Co-operative Agriculture Service Society Ltd. Bhikhi.

221 The Harijan Co-operative House Building Society Ltd. Mansa.

222 The Hasan Patti Co-operative C/S Hasan Patti.

m a h e n d e r g a r h  d i s t r i c t

223 The Bhushan Kalan Co-operative Agriculture Service Society.

224 The Harijan Co-operative C/S- Sanjarwas.

225 The Co-operative Agriculture Credit Society, Nini.

226 The Co-operative Agriculture Credit Society, Ghikara.

227 The Co-operative Agriculture Credit Society, Charkhi.

228 The Co-operative Agriculture Credit Society, Pota.
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229 The Co-operative Agriculture Credit Society, Phogat.
*

230 The Co-operative Agriculture Credit Society, Mirch.

231 The Co-operative Agriculture Credit Society, Lznha.

232 The Co-operative Agriculture Credit Society, Balrod.

233 The Co-operative Agriculture Credit Society, Jawa.

234 The Co-operative Agriculture Credit Society, Shekhpuia.

235 The TehsilCo-operative M/P Society Ltd., Narnaul.

236 The Jai Bharat Co-operative M/P Society Ltd., Dhani.

237 The CharkhiCo-operative M/P Society Ltd., Charkhi.

238 The Janta Co-operative M/P Society Ltd., Chirya.

239 The Co-operative M/P Soceity Ltd., Ateli Mandi.

240 The Parja Sewak Co-operative M/P Society Ltd., Ateli Mandi.

241 The JaiBharat Co-perative M/P Society Ltd., BirhiKalan.

242 The Janta Co-operative M/P Society Ltd., Mahendergarh.

243 The Narnaul Workers Co-operative Transport Society Ltd., Narnaul.

244 The Modern Workers Co-operative Transport Society, Ltd., Narnaul.

245 The National Workers Co-operative Transport Society Ltd. Narnaul.

246 The Backward areas Workers Co-operative Transport Society Ltd:', Charkhi 
Dadri.

247 The Kisan Workers Co-operative Transport Society Ltd., Charkhi Dadri.

248 The Bahawalpur State Refugees Co-operative Transfer! Scciet) Ltd., Narnaul.

249 The Haryana Harijan Co-operative Transport Society Ltd. Charkhi Dadri.

250 The Goods Carrier Co-operative Transport Society Ltd., Charkhi Dadri.

251 The Achina Co-operative Transport Society Ltd.^ Achina.

252 The J. and K* Co-operative Transport Society Ltd., Narnaul.

253 The Mahendergarh Zamindara Co-operative Transport Society Ltd., Mahcnd er-
garh.

254 The Mahendergarh Co-operative Transport Society Ltd., Mahendergarh.

2^5 The Goods Carriers Co-operative Trasport Society, Ltd.. Sisoth

256 The Co-operative Cattle Breeding Society Ltd., Bahia Kalan.

257 The Co-operative Cattle Breeding Society Ltd., Bijapur

258 The Co-operative Cattle Breeding Society Ltd., Bawal.
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259 The Co-operative Cattle Breeding Society Ltd., Majra Khurd.

260 The Co-operative Cattle Breeding Society Ltd.j Jaunawas.

261 The Co-operative Cattle Breeding Society Ltd., Sihma.

262 The Nalwati Co-operativeLabour and Construction Society Ltd., Powera.

263 The Praja Sewak Co-operative Labour and Construction Society Ltd.,M andola.

264 The Satmeli Co-operative Labour and Constructio n Society Ltd., Satnali.

265 The Praja Sewak Co-operative Labour and Construction Society Ltd., Mahender-
garh.

s 256 The Harijan Co-operative Labour and Construction Society Ltd., Dehani.
l

267 The Harijan Co-operative Labour and Construction Society Ltd., Abidpura.

268 The Pargana Ateli Co-operative Labour and Construction Society Ltd., Ateli-
mandi

* 269 The Serohi Behali Co-operative Labour and Construction Society Ltd., Serohi
Behali.

270 The Narnaul Co-operative Printing and Pubishing Society Ltd., Narnaul.

271 The Narnaul Co-operative Model Poultry Society Ltd., Narnaul.

272 The Shamaspur Co-operative Model Poultry Society Ldt., Shamaspur.

273 The D adn Co-operative Model Poultry Society Ltd., Charkhi Dadri.

274 The Narnaul Government Employees Co-operative Conumers Store Ltd., Narnaul

275 The Bhartia Co-operative Consumer Store Ltd., Charkhi Dadri.

276 The Sun-Rise Co-operative Consumer Store L td . , Charkhi Dadri.

277 The Krishna Co-operative Consumer Store Ltd., Charkhi Dadri*

278 The Pursharthi Co-opertive Consumer Store, Ltd., Charkhi D adri.

279 The Grain Dealers Association Ltd., Charkhi Dadri.

280 The Grain Dealers Association Ltd., Narnaul.

281 The Refugees Association Ltd., Narnaul.

282 The Refugees Association, Ltd., Mahendergarh.

283 The Kisan Co-operativeJoint Farming Society Ltd., Rankoli.

284 The Saidpur Co-operative Better Farming Society Ltd., Saidpur.

285 The Tikan Kalan Co-operative J/F  Society Ltd., Tikan Kalan.

286 The Haryana Co-operative House Building Society Ltdv, Charkhi Dadri.

287 The Harijan L/C Society Ltd., Charkhi Dadri.

288 The Jhagroli L/C Society Ltd. Jhagroli

7
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289 The Adarsh L/C Society Ltd., Shahpur.

290 The Mahendergarh District Ex-Servicemen Goods Carrieis Transport Society 
Ltd., CharkhiDadri.

291 The Bharat Co-operative)Transport Society Ltd.,Charkhi Dadri.

292 The Laharwana Co-operative Poultry Society Ltd., Loharwana.
* a

293 The Bhogwi Co-operative Dairy Society Ltd., Bhogwi.

294 The Shamasapur Co-operative Dairy Society Ltd., Shamaspur.

295 The Mahendergarh Co-operative Dairy Society Ltd., Mahendergarh.

296 The Ateli Co-operative Dairy Society Ltd,, Ateli.

297 The Imlota Co-operative J/F Society Ltd.t Imlota.

298 The Haryana Co-operative M/P Society Ltd., Kaliana.

299 The Kaliana Co-operative Agriculture C/S Ltd., Kaliana.

300 The Harijan Co-operative C/S Ltd., Chetawas.
301 The Harijan Co-operative C/S Ltd., Maknana.

\

302 The Nasuwa Co-operative Agriculture Service Society, Nasuwa. i ~

PATIALA DISTRICT

303 Co-operative Poultry F/$ Ltd., Dera Mismisan.

304 The Co-operative Poultry F/S Ltd., Talanian.

305 Co-operative Sugar Cane Supply Society Ltd., Sadhugarh.

306 Janta Sudhar Co-operative Credit Society Mahodian.

307 Co-operative Milk Supply Society Ltd., Bassi.

308 Co-operative Milk Supply Society Ltd., Talanaian.

309 Hari Farm Joint Farming Society, Dhablan.

310 Tarkheri Jattan Co-operative Joint F/S Ltd.

311 The Chavindra Co-operative Transport Society, Patiala.

312 The Ranbirpura Co-operative Dairy Society Ltd.

313 The Main Co-operative Dairy Society Ltd.

314 The Patiala Safabadi Gate No. Credit and Thrift Society Patiala.

315 The Bara Co-operative Joint Farming Society Ltd., Nasirpur.

316 The Himat Garh Co-operative Dairy Society Ltd.

317 The Lalru Co-operative Non-agriculture Credit Society, Lalru.

318 The Mahmudpur Rurki Sakatar Wali Co-operative Agriculture Service Ltd.,



Answers to starred Questions converted into Unstarred (17)189
Questions

Serial Name of Society
No.

319 Nabha Co-operative Joint Farming Society Ltd.

320 Khalsa Poultry Society Mehs.

321 Nabha Weavers M/P Society.

322 Bassi Pathana L/C Co-operative Society.

323 Anand Co-operative Multipurpose Society Ltd., Rajpura,

324 Patiala Electrical Co-operative Consumer Store Ltd.

325 Bhat Majra Co-operative Labour and Construction Society.

326 Rajgarh Co-operative L /C Society Ltd.

327 Taura Co-operative L/C Society Ltd

328 Nabha Bhawalpuri Refugee Ltd. Co-oPerative L/C
329 Urdhan Co-operative L/C Society Ltd.

330 Payal Co-operative L/C Society Ltd

331 Dhakraba Agriculture Co-operative Credit Society.

SANGRUR DISTRICT 
(Jind Circle)

332 Agriculture Co-operative Credit Society, Nirjan.

333 Agriculture Co-operative Credit Society, Boatwala.

334 Agriculture Co-operative Credit Society. Dalanwala.

335 Agriculture Co-operative Credit Society, Ram Rai.

336 Agriculture Co-operative Credit Society, Juliana.

337 Agriculure Co-operative Credit Society, Dhighna.

338 Agriculture Co-operative Credit Society, Kalwa.

339 Agriculture Co-operative Credit Society, Ludana. j

340 Agriculture Co-operative Credit Society, Bhambewa.

341 Agriculture Co-operative Credit Society, Lalitkhera.

342 Agriculture Co-operative Credit Society, Lechab.

343 Agriculture Co-operative Credit Society, Budhakhera.

344 Agriculture Co-operative Credit Society, Hatt.

345 The Agriculture Co-operative Credit Society, Doodian.

346 The Rampura Co-operative Agriculture Thrift and Credit Society.

347 The Ramdasia Co-operative Agriculture Service Society, Kaughrian.

348 The Government High School Employees Co-operative Thrift and Credit Society.
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349 The Government Employees Co-operative Thrift and Credit Society, Jind.

350 The Janta Co-operative M/P Society Ltd., Sunam.

351 The Jind Co-operative M/P Society Ltd., Jind.

352 The Pursharthi Co-operativeM/P Society Ltd., Jind.

353 The Friends Co-operative M/P Society Ltd., Juliana.

354 The Lehra Co-operative M/P Society Ltd., Lehra.

355 The Janta Co-operative M/P Society Ltd., Khokhar.

356 The Bharat Co-operative Joint Farming Society Ltd., Jalalpura Khurd.

357 The Kisan Co-operative Joint Farming Society Ltd., Jind.

358 The Friends Co-operative Joint Farming Society Ltd., Ahirka.

359 The Andana Co-operative Joint-Farming Society Ltd., Andana.

360 The Janta Co-operative Joint Farming Society Ltd., Hadwa.

361 The Bhatt Co-operative Joint Farming Society Ltd., Gangoli.

362 The Khera Khema Wati Co-oprtaive J/F Society, Ltd.

363 The Dhanauri Co-operative Joint F/S Ltd., Dhansuri.

364 The Dhakal Co-operative Joint Farming Society.

365 The Suija Khera Co-operative Joint Farming Society Ltd., Sheogarh.

366 The Sudkain Kalan Co-operative J/F Society Ltd., Sudhkain Kalan.

367 The Moonak Co-operative J/F Society Ltd., Moonak.

368 The Kheri Lamba Co-operative Better Farming Society Ltd., Kheri Lamba.

369 The Narwana Co-operative Consumer Store Ltd., Narwana.

370 The General Co-operative Store Ltd., Jind.

371 The Parjahit Co-operative Store Ltd., Sunam.

372 The Retailsale Co-operative Association Ltd., Sunam.

373 The Grain Dealres Co-operative Associtaion Ltd., Jind.

374 The Grain Dealers Co-operative Association Ltd., Uchana.

375 The Grain Dealers Co-operative Association Ltd,, Narwana,

376 The Grain Dealers Co-operative Association Ltd., Sunam. J

377 The Grain Dealers Co-operative Association Ltd., Lenragaga.

378 The Natioal Co-operative Poultry Society , Chhahar. ;

379 The Modern Co-operative Poultry Society Ltd., Raitgarh.
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380 The Scheduled Castes Co-operative Land Owning Society L td .., Brah Kalan.

381 The Co-operative House Building Society Ltd., Shadipura.

382 The Co-operative House Building Society Ltd., Sunam,

383 The Janta Co-operative Transport Society Ltd., Narwana.

384 The Ex-Militarymen Co-operative Transport Society Ltd., Jind.

385 The Jind Co-operative Transport Society Ltd., Jind.

386 The Janta Co-operative Transport Society Ltd., Jind.

387 The Jind Co-operative Labour and Construction Society Ltd., Jind.

388 The Dhuri Arya High School Thrift and Credit Society.

389 The Chaunda Co-operative Agriculture Service Society Ltd.

390 The M.P.C/S, Handiaya.

391 The M.P. C/S, Ahmedgarh.

392 The B.C.S. Moharana.

393 A.C.S, Barnala.

394 Pharwahi Agriculture Service Society.

395 Agriculture Service Bona Telawal.

396 A.C.S. Haria Patti Kaleke.

397 Nainewal Co-operative Agriculture Service Society.

?98 M/P C/S, Longowal.

399 Agriculture Credit Society Gbabdan.

4) M/P, C/S, Sohna.

401 National Co-operative Credit Society, Tapa.

402 Sehna School Thrift and Saving*

403 Saron Agriculture Credit Society

404 Changal Agriculture Credit Society.

405 Sangrur Agriculture Credit Society.

406 Andheri Agriculture Credit Society.

407 Badrukhan Agriculture Credit r ociety.

408 Tung Agriculture Credit Society.

409 Kular Khurd Agriculture Credit Society.
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410

411

412

413

414

415

416

417

418

419

420

421

422

423

424

425

426

427

428

429

430

431

432

433

434

435

436

437

438

439

440

Khurana Agriculture Credit Society.

Gagapur Agriculture Credit Society.

Mangal Agriculture Credit Society.

Kheri Agriculture Credit Society.

M.P. C/S Ghabdan.

Gehal Co-operative Credit Society.

M/P C.S. Bhadaur.

M/P C.S. Serhon.

The Government and Qausi Government Employees Thrift and Credit Society. 
Dhuri.

Friends Co-operative L/C Society Malerkotla.

Co-operative Labour and Construction Society Ltd., Dhapali.

Co-operative Labour and Construction Society Ltd., Ghanda Bana. 

Co-operative Labour and Construction Society Ltd., Russaninpura. 

Co-operative Labour and Construction Society Ltd., Ahmedgarh Ghhanan. 

Co-operative Labour and Construction Society Ltd., Manak Majara. 

Co-operative Labour and Construction Society Ltd., Bahadurgarh. 

Co-operative Labour and Construction Society Ltd., Dhanaula.

Co-operative Labour and Construction Society Ltd., Bhadaur 

Co-operative Labour and Construction Society L td, Harditpura.

National Co-operaitveLabour and Construction Society Ltd., Sehna 

Friends Co-operative Joint Farming Society, Lohar Majra.

The Co-operative Farming society Ltd., Lohar Majra.

The Co-operative J/F Society Ltd., Bhasaur.

The Co-operative J/F Society Ltd., Bakhshiwala.

The Co-operative J/F Society Ltd., Kalal Majra.

The Shergill Co-operative J/F Society Ltd., Dangarh.

The Navyug Co-operative J/F Society Ltd., Fatehgarh.

The Chima Co-operative J/F Society Ltd.

The Bhadalwadh Co-operative Eetter Farming Society Ltd.

The Kotduna Co-operative Better Farming Society Ltd.

Prit Mehal Kalan Co-operative Better Farming Society Ltd.
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441 The Dhaula, Co-operative Better Farming Society Ltd.

442 The Ahmedgarh Chhana Co-operative Better Farmng Society Ltd.

443 The Ugrahan Co-operative J/F Society Ltd.

444 The Better Farming Co-operative Society, Manak Kheri.

445 The Bhasaur Co-operative Farming Society Ltd.

446 Moharana Co-operative House Building Society Ltd.

447 The Moharana Backward Co-operative House Building Society Ltd.

448 The Chima Co-operative Poultry Society Ltd.

449 The Sandhu Co-operative Poultry Society Ltd., Nangal.

450 The Co-operative Poultry Society Ltd., Thikriwala.

451 The Dhuri Co-operative Poultry Society Ltd.

452 The Wazidpur Co-operative Poultry Society, Ltd.

453 The Modern Co-operative Dairy Society Ltd., Bagrian.

454 The National Dairy Society Ltd., Bagrian.

455 The Bagrian Co-operative Dairy Society Ltd.

456 The Uppli Co-operative Dairy Society Ltd.

457 The Akoi Co-operative Dairy Society Ltd.

458 The Ahankheri Co-operative Dairy Society Ltd.

459 The Kanjli Co-operative Dairy Society Ltd.

460 The Salar Co-operative Dairy Society Ltd.

461 The Bhathi Dairy Society Ltd., Badbar.

462 The Dairy Farming Society Ltd., Dhuri.

463 The Co-operative Dairy Society Ltd., Chatha Sekhwan.

464 The Sangrur Workers Transport Co-operative Society Ltd., Sangrur.

465 The National Co-operative Transport Society Ltd., Bamala.

466 The Prem Co-operative Transport Society Ltd., Bhadaur.

467 The S.C.L.O. Qasba Bharal.

468 Bhai Shaib Store Ltd., Bagrian.

469 Sales and Supply Store Ltd, Mehal Kalan.

470 Janta Co-operative Store Ghaunda.
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471 Jamalp irigate Co-operative Store Ltd., Malerkotla.

472 Barnala Wholesale Grocers Association Ltd.

473 The G.D.C. A., Dhanaula.

474 The G.D.C.A., Barnala.

475 The Government Employees Co-operative Store, Ltd., Sangrur.

476 The G.D.C.A., Tapa

477 The G.D.C.A., Sangrur.

478 The Barnala Co-operative Commission Shop.

479 The G.D.C.A., Dhuri.

480 The G.D.C.A., Malerkotla.

481 The G.D.C.A., Ahmedgarh.

482 The Bahadurgarh Co-operative Cotton Development Society,

483 The Quasi Government T/C Suppfy Society, Dhuri.

484 The Barnala Co-operative Consumers Store Ltd.

485 The Barnala Ex-Servicemen Motor Transport Co-operative Society Ltd.

486 The Progressive Co-operative Joint Farming Society Ltd., Lohar Majra.

ANNEXURiE ’B’

List of Rural Banks under liquidation in the Patiala Division

1. Bhatinda District•—
(1) The Chand Baja Co-operative Rural Bank Limited ;

(2) The Golewala Co-operative Rural Bank Limited.

2. Sangrur District--
(3) The Chaunda Co-operative Rural Bank Limited ;

(4) The fChanal Kalan Co-operative Rural Bank Limited.

ANNEXURE C’

Marketting Societies 

Bhatinda District
L The Lok-Sewak Co-operative Marketing-cum-Processing Society Limited, Farid- 

kot.
2. The Kotkapura Co-operative Marketing-cum-Processing Society Limited, Kot-

kapura.
3. The Jaitu Co-operative Marketing-cum-Processing Society Limited, Jaitu.
4. GOniana Co-operative Marketing-Cum-ProcessingS°ciety Limited, Gociana,
5. Bhatin la Co-operative Marketing-cum-Processing Society Limited, Bhatinda.
6. Maur Mandi Co-operative Marketing-cum-Processing Society Limited, Maur.
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7. Mansa Co-operative Marketing -cum-Processing Society Limited, Mansa.
8. The Budhlada Co-operative Markedng-cum-Processing Society Limited, Budhlada
9. The Baretta Co-operative Marketing-cum-Processing Society Limited, Bareta.

10. The RampuraCo-operative Marketing-cum-Processing Society Limited, Rampura.
11. The Raman Co-operative Marketing-cum-Processing Society Limited, Raman.
12. The Bhucho Co-operative Marketing-cum-Processing Society Limited, Bhucho. 

(Under liquidation).

A n s w e r s  to  St a r r e d  Q u e s t io n s  c o n v e r t e d  in t o  U n s t a r r e d
Q u e st io n s

Mohindergarh District

13. The ZaminJara Co-operative Marketing-cum-Processing Society Limited, Charkhi
Dadri.

14. The NarnaulCo-opertive Marketing-cum-Processing Society Limited, Narnaul.
15. The Kaniana Co-operative Marketing-cum-Processing Society Limited, Kaniara.

Patiala District

16. The Patiala Co-operative Marketing Society Limited.
17. Samana Co-operative Marketing Society Limited.
18. Rajpura Co-operative Marketing Society, Limited.
19. Nabha Co-operative Marketing Society, Limited.
20. Sirhind Co-operative Marketing Society Limited.
21. Doraha Co-operative Marketing Society Limited.

Sangrur District {Jind Circle)

22. The Haryana Co-operative Marketing Society Limited, Jind.
23. The Haryana Co-operative Marketing Society Limited, Uchana.
24. The Narwana Co-operative Marketing Society Limited, Narwana.
25. Lehragaga Co-operative Marketing Society Limited, Lehragaga.
26. Sun am Co-operative Marketing Society Limited, Sunam.

Sangrur Circle

27. The Dehati Co-operative Marketing-cum-Processing Society Limited, Sangrur.
28. The Dhuri Co-operative Marketing-cum-Processing Society Limited, Dhuri.
29. The Malerkotla Co-operative Marketing-cum processing Society Limited, 

Malerkotla.
30. The Bahadurgarh Co-operative Marketing-cum-Processing Society Limited, 

Bahadurgarh.
31. TheBarnala Co-operative Marketing-cum-Processing Society Limited, BarnaU.
32. The Tappa Co-operative Marketing-cum-Processing Society Limited, Tapppa.

ANNEXURE ‘D’

List of cases of embezzelement and misappropriation in the Co-operative Marketing
Societies

Serial Name of the Marketing Society Action taken
No

BHATINDA DISTRICT

1 The Maur Co-operative Marketing-cum- Case under trial, in the court.
Processing Society Limited.

2 The Rampura Co-operative Marketing- Case is with the P.SI., for scrutiny.
cum-Processing Society Limited

3 The Faridkot Co-operative Marketing. Case is under trial in the court.
cum-Processing Society Limited

4 The Jaitu Co-operative Marketing- Case is with S. H. O., Jaitu.
cum-Processing Society Limited.
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Seiial Name of the Marketing Society Action taken
No.

MOHINDERGARH DISTRICT
5 TheCharkhi Dadri Co-operative Case is being investigated by the Police.

Marketing-cum-Processing Society 
Limited. (Three Cases)

6 The Narnaul Co-operative Marketing- Action for arbitration is in progress.
cum-Processing Society Limited.

PATIALA DISTRICT

7 The Sirhind Co-operative Marketing- The cas is under trial.
cum-Processing Society Limtted.

SANGRUR DISTHICT 

Jind Circle
8 The Jind Co-operative Marketing-cum- Case is under enquiry by Police

Pcorocessing Society Limited, (five 
cses)

9 The Narwana Co-operative Marketing Case is under enquiry by Police
cum-Processing Society Limited

Sangrur Circle

10 The DhuriCo-operative Marketing Appeal pending in High Court.
cum-Processing Society! Limited

11 The Tappa Co-operative Marketing Thecase is under examination by the
cum-Processing Society Limited Department.

Chamkaur Sirhind-Canal Project
*6386. (c.u.) Sardar Kulbir Singh : Will the Minister for Public 

Works and Welfare be pleased [to state :
(a) whether it is a fact that the Capital Construction Company

has misutilised the steel, cement and other material issued 
for the construction of Chamkaur Sirhind Canal Project;

(b) if the reply to part (a) above is in affffirmative; the details
of the action if any, being taken by the Government against 
the said Company ?

Shri Ram Kishan : (a) & (b) A criminal case under sections 5(2) 
Prevention of Corruption Act, 409/420 I.P.C., has been registered at Police 
Station Chamkaur Sahib and investigation is in progress.

Petrol Pump at Bus Stand Phagwara 
*6387. (c.u.) Sardar Kulbir Singh : Will the Minister for Public 

Works and Welfare be pleased to state :
(a) whether it is a fact that orders were recently issued by the P. W.D.

(B. & R.) authorities to remove the Petrol Pump situated 
at the Bus Stand Phagwara to some other place to prevent 
road accident ;

(b) whether the removal of the said Pump has been stayed, if so,
the reasons for the same and the authority which passed the 
stay orders ?

Chaudhri Rizaq Ram : (a) Yes. The orders were issued by the 
Collector, Kapurthala.

(b) Time has been allowed to shift the Petrol Pump to a new site.



*6388. (c.u.) Pandit Mohan L a lD atta : Will the Minister for Revenue 
be pleased to State :

(a) whether it is a fact that the lands of muslim occupancy tenants
in tehsil Una, district Hoshiarpur, who migrated to Pakistan 
were leased out by the Government, for some years, after 
1947;

(b) whether it is a fact that the owners of the said lands were,
as such, entitled to get the rent from the Government, if so, 
whether the Government has paid any rent to the landowners 
concerned particularly to the owners of such lands in the 
Dilwan and Khad villages in tehsil U na?

Major Harinder Singh : (a) Yes.
(b) The owners of these lands were entitled to a share of the rent. 

I f  any unsatisfied claim is received it will be examined on merits.

A n sw e r s  to  S t a r r e d  Q u e st io n s  c o n v e r t e d  in t o  U n s t a r r e d  (17)197
Q u e st io n s

Reports Against Block Development Officers 
*6390. (c.u.) Pandit Mohan Lai Datta : Will the Minister for Home 

and Development be pleased to state :
(a) the number and names of the B.D.Os. in the State against

whom bad reports have been received by the Government as 
x regards their conduct and work during the last two years;

(b) the action taken or proposed to be taken by the Government
against such B.D.Os ?

Sardar Barbara Singh : It is not in public interest to supply the 
required information.

Confirmation of Class II Officers in the Education Department

*6391. (c.u.) Sardar Gurcharan Singh : Will the Minister for 
Education and Local Government be pleased to state :

(a) the minimum period of service that a class II officer in the
Education Department is required to put in before he is 
confirmed ;

(b) the total number of class II officers confirmed in the Education
Department during the last three years ;

(c) whether it is a fact that some class II officers in the said Depart
ment having six years service to their credit have not yet 
been confirmed, if so, the reasons therefor ?

Shri Prabodh Chandra : (a) (i) One year in case of direct recruit
ment subject to the availability of a permamnent post ;

(ii) None in the case of departmental promotion, subjet to the avail
ability of a permanent post.

(b) 16.
(c) Yes. The question regarding the seniority of certain officers as 

a result of integration of the erstwhile States of Punjab and Pepsu is under 
the consideration of Government and confirmations are held up on that 
account.

Wheat Purchased by the Traders outside the State

*6392. (c.u.) Shri Mohan Lai : Will the Chief Minister be pleased 
to  state :

(a) the total quantity of wheat purchased during the period from 
April, 1964 to 15th August, 1964, by the Traders from out
side the State ;



[Shri Mohan Lai]
(b) whether the said Traders made the purchases in thier own

names or in the names of the local licensees ;
(c) the manner in which the Government has dealt—or proposed to

deal with the said stocks.
Shri Ram Kishan : (a) About 56,000 tonnes wheat.
(b) Purchases indicated in (a) above were made by the outside traders 

i n the name of local licensees.
(c) Wheat stocks equal to the quantity held by local licensees on behalf 

of the traders of the other States have been acquired by the State Govern
ment, under the Essential Commodities Act, and are being taken into the 
State Reserve for meeting the emergent demands of the other deficit States 
as well as for issue to the consumers withing the State in the form of atta/ 
wheat through the fair price shops.
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Dhansa Bund
*6393. (c.u.) Chaudhri Hardwari Lai : Will the Minister for Public 

Works and Welfare be pleased to state the circumstances under which the 
Dhansa Bund was constructed by the Delhi Administration ?

Chaudhri Riza. Ram: Dhansa Bund was constructed by the Delhi 
Administration in their own territory without the consent of the Punjab 
Government.

WareHousing Godown in Faridkot Sub-Division
*6395. (c.u.) Chaudhri Darshan Singh : Will the Minister for Home 

and Development be pleased to state —
(a) the extent of damage caused to foodgrains stocked in Godowns

of the warehousing Corporation in the Faridkiot Sub- 
Division during the recent floods ;

(b) whether any enquiry has been instituted to investigate the
causes of the said damage ;

(c) whether the said Corporation has been asked to pay to the
owners of the foodgrains price of the stock referred to in 
part (a) above ?

Sardar Darbara Singh : (a) 578 bags weighing 547.28 quintals 
of wheat have been damaged, 342 bags weighing 306.04 quintals partially 
and 236 bags weighing 241.24 quintals completely.

(b) No, the cause of damage was natural calamity of heavy floods.
(c) The claims of depositors’ have been settled and will be paid as 

soon as the amount is received from the Insurance Company with which 
stocks in ware houses were insured against floods in pursuance of the pro
visions of the State ware houses Act, 1957.

Irrigation by water lifting in Kangra District 
a64:03. (C.JJ.) Bakhshi Partap Singh : Will the Minister for Public 

Works and Welfare be pleased to state—
(a) the names of the different schemes cf water lifting in Kar gra

district which have been completed so far and the total 
area irrigated under these schemes ;

(b) the names of such schemes which are proposed to be taken
by the Government but on which the work has not yet 
been started and the names of the villages to be served 
by these schemes ;
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(c) the probable data by which the work on the schemes mentioned 
in part (b) above is likely to be started ?

Cliaudhri Rizaq Ram :
(a) Lift irrigation scheme completed so far Area so far irrigated

1. Nadaun Lift irrigation scheme
2. Bharoli Lift irrigation scheme .. Rabi 1963-64

66 acres 
Kharif 1964 

43 acres
(b) and (c) : Certain schemes are at the investigation stage. It is 

not possible to indicate the villages to be benefited and the date of 
completion.

Water Supply Schemes in Tehsil Palampur, District Kangra

*6404. (C.U.) Bakhshi Partap Singh : Will the Minister for Public 
Works and Welfare be pleased to sta te :—

(a) whether it is a fact that the Punjab Sanitary Board had, vide
their resolution No. 20 , dated 21st May, 1963 approved 
two water supply schemes in (i) Kilhi, Bhawana and Makol 
group of villages and (ji) village Paprola, etc. tehsil Palam
pur, district Kangra;

(b) if the reply to p xrt (a) above be in the affirmative, the probable
date by which the work is likely to be started thereon and 
the estimated expenditure scheme-wise ?

Shri Prabodh Chandra : (a) Yes.
(b) The estimated cost of these schemes is Rs 4,14,956/- and Rg 

2,40,675/- respectively. The work of these schemes will be started when 
funds are available.

Electrification of Villages in Tehsil Palampur, District Kangra

*6405. (C. U.) Bakhshi Partap Singh : Will the Minister for Public 
Works and Welfare be pleased to state whether it is a fact that electrifica
tion ofvillige Bhulana and Sansai of Tehsil Palampur District Kangra 
has been sanctioned •; if so, whether the work in this connection has 
been started, if not, the reasons therefor ?

Chaudhri Rizaq Ram : Village Bhulana has already been electrified 
and the electrification of village Sansai is in hand.

Extension of Kirpal Chand Kuhl

^6407. (C.U.) Bakhshi Partap Singh : Will the Minister for Public 
Works and Welfare be pleased to state whether there is any proposal 
under the consideration of Government for the extension of Kirpal 
Chand Kuhl, m tehsil Palampur, district Kangra ; if so, the time by 
which work thereon is likely to be started, the number of villages to be 
benefitted under the said scheme and the total area to be irrigated there
by ?

Chaudhri Rizaq Ram : No.
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Financial Assistance for persons killed in armed clash between 
India and China at NEFA and Ladakh Fronts

*6408. (C U .) Bakshi Partap Singh : Will the Chief Minister be 
pleased to state—

(a) the extent to which financial assistance has so far been
granted, district-wise by the Punjab Government to the 
heirs of those jawans who were killed in the recent 
Chinese Aggression on the Nefa and Ladakh borders ;

(b) the to tal amount of scholarships so far granted by Government
to the children of these martyis, district-wise ?

Shri Ram Kishan : (a) and (b) Statements containing the required 
inform ation at Annexure ‘A’ and ‘B’ are laid on the tab b  of the House.

ANNEXURE ’A‘

Statement showing the distirct-wise break-up of the amounts so far granted by thePunjab- 
Government to the heirs of those Jawans who wee killed in the recent Chinese Aggre
ssion on the NEFA and LADAKH Borders,

r Name of the District Amount dis
bursed (in Rs)

Ferozepore 90,005 00

Hoshiarpur .. 1,73,050 00

Sangrur 51,450 00

K apurthala 28,600 -00

Amritsar .. 2,30,330-00

. „ Bhatinda 59,093 -33

K arnal 49,395 00

Ludhiana .. 1,28,999 -00

Kangra . .  1,60,806 00

Gurgaon .. 1,45,350 00

Jullundur 90 240 00

Hissar 66',400 00

M ohindergarh . .  1,01,354 00

G urdaspur 70,940 00

Rohtak . .  1,70,190 00

Ambala ... 1,45,160 00

Simla 6,000-00

Laliaul and Spiti 620 -00

Patiala 67,420 00

Kulu Nil

Total . .  18,35,447-33
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ANNEXURE ’B‘

Statement showing the district-wise break-up of the amounts so far granted by the 
Punjab Gavernment to the C fiildren/Dependents of Jawans killed in the Chienese 
Aggression on the NEFA and LADAKH Borders for payment of Education grant

Name of the District Amount (in Rs)

Gurgaon 2,790-00

Karnal 330 -00

Amritsar 4,260-00

Sangrur 2,100 -00

Rohtak 4,950-00

Hoshiarpur 10,650-00

Bhatinda 1,050-00

Mohindergarh 1,169-04

Ambala 3,720 -00

Kangra 2,400 -00

Feroaspore 690 -00

Total 34,109-04

Construction of Bridge on Pun Khad in Tehsil Palampur,
District Kangra

*6409. (C .U ) Bakshi Partap Singh : Will the Minister for Public 
Werks and Welfare b , pleased to state —

(a) whether it is a fact that sanction was accorded by the Gov
ernment for the construction of a bridge over Pun Khud 
on Andretta-Paparola road in Tehsil Palampur, district 
Kangra ;

(b) if the reply to part (a) above be in the affirmative the date by
which the construction work is likely to be started there
on ;

(c) the estimated expenditure on the construction cf the said
bridge ?

Chaudhri Rizaq Ram : (a) Yes.
(b) the construction work onthe bridge is likely to te  started shortly 

in the current financial year .
(c) Rs 1,14,300/-

Targets fixed under Small Savings Schemes 
*6410. (C.U.) : Bakshi Partap Singh uWill the Mim ter for Finance 

and Planning be pleased to state—
(a) the names of districts in the State which completed their 

targets fixed under the Small Savings Scheme during the 
year, 1963-64 ;



[Bakshi Partap Singh]
(b) wnether t is a fact that the National Savings Advisory Board,

Punjab has recommended a reward of Rs 3 lacs to each 
district which completed the target fixed for it ;

(c) whether these rewards have so far been sanctioned by the
Government, if so, the names of the districts to which these 
rewards have been sanctioned ?

Sardar Kapoor Singh : (a) Hoshiarpur, Kapurthala, Ambala, Simla
and Kangra.

(b) Yes.
(c) The matter is under the consideration of Government.
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Students in Government Polytechnic B aijn ath , District Kangra 
*6411. Bakshi Partap Singh : W li the Minister for Education and 

Local Government be pleased to state—
(a) The total number of boys admitted in the 1st year of the

Overseer Class in the Government Polytechnic, B^j- 
nath, district Kangra during the year 1964-05 tc-drte 
a n d  the total number of boys belonging to Kangra dis
trict among them ;

(b) whether it is a fact that no proper regular publicity had been
given about the taking over of this institution by the 
Government ;

(c) whetheir it is also a fact that the candidates sent in their
applications to the erstwhile management as heretofore 
and the e 'stwhiie management did not forwarded these 
to th e  Principal, Central Polytechnic, Chandigarh, after 
the Xnstbut on was taken over by the Government ; if so, 
the spep> -  at G wertnment propose to take for the admis
sion oi t le ca J hdates referred to in part (c) to  the institution 
rentio i e 1 n part (a) above ?

Shri Prabolh Chandra :
(a) Sixty nine students including 9 repeators. Out of these, six

students including 2 repeaters belong to Kangra district.
(b) Does not arise. The Government has not yet taken over S.D.

Polytechnic. Baijnath.
(c) Yes, but the principal of the erstwile management had not

invited any applications as the institution stood disaffiliated. 
Hence these were not entertained by him. The question of 
admission of these candidates to the Government Institution 
therefore, does not arise.

Distribution of baled Bhusa in Hilly Areas 
*6412. (C.U.) Bakshi Partap Singh : Will the Minister for Home 

and Development be pleased to state —
(a) the amount sanctioned for the purchase of baled Bhusa for

distribution in the hilly areas in the State on a subsidized 
basis during the year 1964-65 to date ;

(b) whether the baled bhusa referred to above has been purchased;
if so, the quantity purchased, the method of its distribution 
and the time by which it is likely to be distributed ? 

Sardar Barbara Singh : (a) Rs 187,260/-.
(b) No, as the Scheme was not approved by the Government of

India.



Agricultural College in Kasigra District 
*6413. (C.U.) Baksbi Partap Singh : Will the Mi nister for Home 

and Development be pleased to state whether the Government proposes 
to start an Agricultural College in Kangra District, if so, the time by which 
it is likely to be started and the proposed place for it ?

Sardar Barbara Singh : No such proposal is under the consideration 
of Government at the moment.

Answers to Starred Questions converted into Unstarred (17)203
Questions

Juiiundur Division Selection Grade Teachers 
"6414. (C.U.) Bakshi Partap Singh : W ill the Minister for Education 

and Local Government be pleased to state—
(a) The dates when the selection grades for the teachers of differ

ent categories and cadres in the Juiiundur Division wer. 
given last ;

(b) The categories and cadres of teachers in respect of which
these grades have not been given since 1st April, 1963, 
in the said Division ;

(c) The time by which the selection grade to those referred to i '
part (b) above are lokely to be released ?

Shri Prabodh Chandra : (a) A statement giving the requisite information 
is laid on the table of the House.

(b) Nil.
(c) The question does not arise.

Statement

Name of Cadre Name of Division/
District

Category Date of issue of pro
motion orders

1 2 4

Divisional Cadre .. Juiiundur Division

Provincialised Cadre .. t Juiiundur District ..

Ludhiana District ..

Ferozepore District

He shiarpur District

J.B.T. (Men) .. 4th September, 1964 
J.B.T. (Women) 26th. August, 1964 
C. and V. (Men) 4th September, 1964 
C. and V. (Women) 26th August, 1964

J.B.T. (Men) .. 5th May, 1964 
J.B.T. (Women) 26th August, 1964
C. and V. (Men) 29th May, 1964 
C. and V. (Women) No post vacant

J.B.T. (Men) .. 30th May, 1964 
J.B.T. (Women) 19th February, 1964 
C. and V. (Men) 6th June, 1964 
C. and V. (Women) No post vacant

J.B.T. (Men) .. 3rd June, 1964 
J.B .T. (Women) 19th February, 1964
C. and V. (Men) 2nd June, 1964 
C. and V. (Women) No post vacant

J.B.T. (Men) .. 13th May, 1964 
J.B.T. (Women) 26th August, 1964 
C. and V. (Men) 13th May, 1964 

C. and V. (Women) 26th August, 1964
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Name of Cadre Name of Division/
District

Category Date issue of pro
motion order

1 2 3 4

Gurdaspur District J.B.T. (Men) .. 30th May, 1964
J.B.T. (Women) 10th September, 1964
C. and V. (Men) 23rd May, 1964/30th 

May, 1964
C. and V. (Women) No post vacant

Kangra District .. J.B.T. (Men) .. 13th May, 1964 
J.B.T. (Women) No post vacant 
C. and V. (Men) 13th May, 1964 
C. and V. (Women) 26th August, 1964

Amritsar District .. J.B.T. (Men) .. 25th May, 1964
J.B.T. (Women) 27th August, 1964 
C. and V. (Men) 25th May, 1964 
C. and V. (Women) No post vacant

Demand for wheat Seed in Jullundur 
*6416. (C.U.) Chaudhri Darshan Singh : Will the Minister for Home 

and Welfare be pleased to state the quantity of wheat seed demanded upto 
1st September, 1964 by the Shahkot and Nakodar Blocks respectively from 
the District Agricultural Officer, and the arrangements so far made by 
him to meet the requirements of the blocks mentioned above ?

Sardar Darbara Singh :
(in quintals)

Block
Quantity

demanded
Arrangements

made
Quantity
supplied

To be sup
plied 
shortly

Shahkot 250 330 180 150

Nakodar 400 678 528 150

Nazool Land in Hissar District
*6426. (C.U.) Shri Amar Singh : Will the Minister for Revenue 

be pleased to state—
(a) the area of Nazul land available in Hissar district at present ;
(b) whether the said land has been allotted to Harijans ; if not, the

reasons therefor ?
Sirdar Harinder Singh Major : (a) 894 acres.
(b) No. Neither any Harijan Co-operative Society nor any indi

vidual Harijan has applied for allotment of the Nazul land.
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Punjab Gurdwara Tribunal, Chandigarh
*6427. (C.U.) Chaudhri Darshan Singh : Will the Minister for Horn 

and Development be pleased to state the details of the emoluments per 
month pai to each member of the Punjab Gurdwara Tribunal at Chandi« 
garh ?

Sardar Darbara Singh :
1. Shri Justice Shamsher Bahadur, President Part-time, without

any additional 
remuneration

2. Shri Gurdit Singh Aulakh, (Member). 
He is also President of the Sikh Gurdwaras 
Election Enquiry Board, Amritsar

Consolidated pay 
of Rs 2,000/- per 
mensem

3. Shri Gurcharan Singh, P.C.S. Sub-Judge, 
1st Class, Chandigarh (Member)

Part-time at Rs 100/- 
per mensem as 
special pay.

Visits by Chief Engineer , Drainage to Rohtak 
District

*6441. (C.U.) Chaudhari Hardwari Lai : Will the Minister for 
Public Works and Welfare be pleased to state the number and dates of 
visits paid by the Chief Engineer, Drainage, to Rohtak District along with 
the names of the villages visited since 1st July, 1964 ?

Chaudhri Rizaq Ram : A statement indicating the visits is laid on the 
table of the House.

Statement

Date of visit Purpose of visit Village abadies visited

16th July, 1964-
* Chandigarh to Delhi .. Inspection of works 

17th July, 1964-
Delhi to Najafgarh, Inspection of works
Jheel-Dhasa Bund

18th July, 1964-
Delhi, Gohana and Pani- Inspection of works and inspection of 

pat flooded areas of villages enroute Sone-
pat, Gohana, Panipat

2nd August, 19b4—
Inspection by air .. Inspection of flooded areas of villages

enroute Bhindwas depression, drain 
No. 8, Nai Nallah

5 th August, 1964—
Chandigarh to Delhi .. Inspection of works

6th August, 1964—
Delhi to Nagafgarh Inspection of works

Drain-Dhasa Bund

7 th August, 1964—
Delhi-Gohana-Panipat .. Inspection of works and inspection of

flooded areas of villages enroute Delhi 
Gohana-Bhalaut Sub-Branch-Panipat
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Date of visit Purpose of vis:t Viilage abadies visited

12th August, 1964— 
Chandigarh to Delhi

15th August, 1964— 
Delhi-Rohtak, Gohana, 

Sonepat

24th August, 1964— 
Chandigarh to Diversion 

Drain No. 8

25th August, 1964— 
Delhi-Sonepat Tehsjl ..

26thAugust, 1964— 
Delhi-Diversion Drain 

No. 8, Bahadurgarh

28th August, 1J>64- 
Delhi-Dhasa Bund

29 th August, 1964— 
Delhi-Diversion Drain 

No. 8

30th August, 1964— 
Delhi-Dhasa Bund

31st August, 1964- 
Delhi-Jhajjar

1st September, 1964-
(i) Inspection by Air

(ii) Delhi-Jhajjar

2nd September 1964- 
Diversion Drain No. 8, 

Sonepat-Kailashpur 
along Drain No. 6

3rd September 1964—
Delhi-Dhassa Bund- 

Diversion Drain No. 8

4th September, 1964- 
Chanaigarh to Diversion 
Drain No. 8

5th September, 1964- 
Delhi-Najafgarh-Bahadur- 

garh-Diversion Drain 
No. 8

6th September, 1964- 
Delhi-Diversion Drain 

No. 8

Inspection of works

Inspection of works Mohana, Pinanaand 
Gohana

Inspection of works and flood areas ..

Inspection of works and flood areas of Ghanaur, Nangal 
of diversion of Drain No. 8 in Sonepat Kalan, Rasoi, 
Tehsil Pitampura, Jather i

Inspection of works and inspection of Bahadurgarh 
flooded areas along diversion Drain 
No. 8, Bahadurgarh

Inspection of works .. Isarheri

Inspection of works, and flooded areas 
along diversion Drain No. 8

Inspection of works

Inspection of works and flooded areas Chuchakwas-Bhind- 
of villages enroute Delhi-Jhajjar- v was to Silani 
Chuchakwas-Bhindwas to Silani via.,
Fatehpuri

Inspection of flood affected villages of —
Rohtak district .. — Bahadurgarh-

Inspecfion of works and flooded areas Dabaudah 
of villages enroute Jhajjar -

Inspection of works and flooded areas Rathdhana-Sonepat* 
of villages enroute diversion Drain Kailashpur
No. 8, Sonepat

Inspection of works and flooded areas 
of villages along diversion Drain No. 
8

Inspection of works

Inspection of works and flooded areas Bahadurgarh-Dule* 
of villages enroute Bahaourgarh- hara-Dabauda
diversion drain No. 8

Inspection of works and flood affected 
area of villages on diversion Drain 
Drain No. 8 near G.T.R., crossing
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D^te of visit pu"pos3 of visit Vill ge abadles visited

7th September, 1964- 
Delhi-Diversion Drain 

No. 8
Inspection of works and flood affected 
area of villages on diversion Drain 
No. 8 near G. T. R, crossing

8th September, 1964- 
Delhi-Diversion Drain 

No. 8

9th September, 1964— 
Delhi-Diversion Drain 

No. 8

10th September, 1964— 
Delhi-Diversion Drain 

No. 8

20th September, 1964— 
Chandigarh-Diversion 

Drain No. 8-Bahadur- 
garh-Jhajjar-Farkh Nagar 

up to Dadri village- 
Bahadurgarh

Inspection of works and flood affected 
area of villages on diversion Drain No.
No. 8, near G. T. R crossing

Inspection of works and flood affected 
area of villages on Diversion Drain 
No. 8

Inspection of Works and flood affected 
area of villages on Diversion Drain 
No. 8, near G. T. R crossing

Inspection of works and inspection of Bahadurgarh-Dabauda- 
flooded areas of villages enrote Diver- da,-Silani Dadri
sion Drain No. 8, Bahaaurgarh-Jhajjar- 
Dadri-jhajjar-Silani-Jhajjar-Bahadur- 
garh

S.D.O. Drainage in Jhajjar Tehsil
4

*6442. (C.U.) Chaudhri Hardwari Lai :—Will the Minister for Public 
Works and Welfare be pleased to state—

(a) whether it is a fact that there has been no Sub-Divisional Officer,
Drainage, in Jhajjar, Tehsil for about the last two months ;

(b) whether he is aware of the fact that the Executive Engineer,
Drainage, has also refrained from visiting the flood affected 
areas in the said Tehsil for the last two months ; if so, the 
reasons therefor ?

Chaudhri Rizaq Ram : (a) No.
(b) This is not correct.

Enforcement of the minimum wages Act, 1948, in the Textile Mills
and Factories

*6450. (C.U.) Comrade Bhan Singh Bhaura : Will the Minister for 
Public Works and Welfare be pleased to state—

(a) the names of the Textile Mills and Factories as on the 4th August,
1964, in the State which complied with the provisions of the 
Minimum Wages Act, 1948, and the rules framed thereunder ;

(b) whether Government is aware of the fact that a large number
of such mills and factories are not complying with the provi* 
sions of the said Act and the rules, if so, the steps taken or 
proposed to be taken by the Government in the matter ?

Chaudhri Rizaq Ram : (a) The notification fixing minimum wages in 
Textile Industry came into force on 4th August, 1964 and the payment of 
enhanced rates of wages ordinarily fell due on the 7th September, 1964. 
The question of giving the names of Text le Mills and Factories as on 4th 
August, 1964 who complied with it, does not. therefore, arise.
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[Minister for Public Works and Welfare]
(b) Only a wall-poster was received on 16th September, 1964. No 

other information is available. Nevertheless legal remedies have been y  
provided in the Minimum Wages Act which may be resorted to in the case 
of claims arising out of payment of less th n the minimum rates of wages 
fixed thereunder.

Foodgrains Seized in the State

*6451. (C.U.) Comrade Bhan Singh Bhaura: Will the Chief 
Minister be pleased to state—

(a) the total quantity of stocks of foodgrains, if any, seized by the
Government during the recent raids conducted in various 

grain markets ;

(b) whether the said stocks have been confiscated, if not, the
reasons therefor ;

(c) whether any case has so far been registered against the hoarders
of the said stocks, if not, the reasons for the same ? ;

Shri Ram Kishan : (a) 1,320 quintals.
(b) No cases are under trial with the Courts.
(c) Yes, 36 cases have been registered with the Police.

Ban on Export of Rice Bran

*6455. (C.U.) Comrade Gurbakhsh Singh : Will the Chief Ministei V  
be pleased to state whether Government is aware of the fact that the Rice 
Merchants Association at a meeting held recently demanded ban on the 
export of the rice bran ; if so, the reasons, if any, given for this demand and 
the action taken or proposed to be taken thereon ?

Shri Ram Kishan : No, Sir.

Purchase of Wheat by Government from the Markets

*6456. (C.U.) Comrade Gurbakhsh Singh : Will the Chief Minister
be pleased to state—

(a) whether Government intend to buy wheat stocks from the markets
if so, when ;

(b) whether the purchases are likely to be made at the prevailing
prices or at the harvest season rates ?

(c) the rates prevailing at present and the.rates which prevailed at
the time of harvest ?

Shri Ram Kishan : (a) Yes, as soon as market conditions are favourable.
(b) Prevailing market prices

(Rates per quintal)
Ordinary wheat Superior Wheat

(c) (i) Prevailing rates at
present . .  56.40 to 58.50 58.50 to 60.75

(ii) Rates prevailing at the.
time of harvest season 38.50 to 46.25 46.25 to 49.05



Bogus Co-operative Societies in the State

*6458. (C.U.) Comrade Gurbakhsh Singh Dhaliwal : Will the Minister 
for Home and Development be pleased to state—

(a) whether Government have checked-up the bonafides of Co
operative Societies in the State ;

(b) if the answer to part (a) above be in the affirmative, the total
number thereof and the number of Societies which were found
to be bogus, together with the action taken against them.

Sardar Darbara Singh : (a) Yes. A quick survey was conducted in 
February, 1963 to check the Co-operative Character of Co-operative Societies 
in the State ;

(b) Out of 30,254 societies, 8,332 societies have been checked. 466 
were found lacking in co-operative character. 123 societies have been 
brought under winding up operations and 89 societies have been revived 
after removing their defects. Action against the remaining societies is 
being taken either to wind them or revive them.

Answers to Starred Questions converted into Starred (17)209
Questions

Drainage Projects

*6459. (C.U.) Comrade Gurbakhsh Singh Dhaliwal : Will the Minister 
for Public Works and Welfare be pleased to state—

(a) whether it is a fact that Government has sought aid from the
Centre for the Drainage Projects in the State ;

(b) if the answer to (a) above be in affirmative whether this aid
has been sought only after the recent floods or was sought 
before the commencement of the rainy season this year ;

(c) the contents of the reply, if any, received from the Union Govern
ment in response to the request for aid referred to above ?

Chaudhri Rizaq Ram : (a) Yes.
(b) The matter is being constantly pursued.
(c) The matter is still under consideration.

Rural Industrial Estates

*6460. (C.U.) Comrade Gurbakhsh Singh Dhaliwal : Will the Chief 
Minister be pleased to state—

(a) the total number of the Rural Industrial Estates set up in the
State so far ;

(b) whether it is a fact that most of the said Industrial Estates lack
residentaial facilities for the Managerial Staff, and Labour 
and amenities for children and families of the employees 
working in these Estates ; if so, the action, proposed to be 
taken in the matter ?

Shri Ram Kishan : (a) Twelve.
(b) Yes. The scheme does ot include provision of such facilities.

Reclamation Work in Village Anta District Sangrur
*6478. (C.U.) Chaudhri Inder Singh Malik : Will the Minister for 

Public Works and Welfare be pleased to state whether Government is consider
ing any proposal to start reclamation work on an experimental basis in



[C audhri-Inder Singh Malik]
village Anta Safidon Constituency district Sangrur to fight the water
logging menace if so, the time by which the said work is likely to be taken 
in hand.

Chaudhri Rizaq Ram : No. A proposal is being investigated.
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Surplus Land in Jind Sub-Division, District Sangrur

*6479. (C.U.) Chaudhri Inder Singh Malik : Will the Minister for 
Revenue be pleased to state—

(a) the total area of land declared surplus so far in the Jind Sub-
Division of district Sangrur ;

(b) the total area of the said surplus land allotted to the landless
tenants and land-owners so far, separately ;

(c) the total area of the said surplus land which has not so far been
allotted : nd the reasons therefor ?

Sardar Harinder Singh Major : (a) 6,652 Std. acres and 1 \  units.
(b) (i) 741 S. Acres of land has been alloted to 292 landless tenants, 
(ii) 378 S. Acres of land has been allotted to 270 small land owners

who are eligible tenants as well.
(c) (i) 5,533 Std. acres and 1 \  units.

(ii) All the eligible tenants of the Sub-Division have been resettled.

There are no eligible tenants for this Sub-Division to whom the remain
ing surplus land could be allotted.

Gulha Patiala Road

*6484 (C.U.) Sardar Piara Singh : Will the Minister for Public 
Works and Welfare be pleased to state the total mileage of Gulha Patiala 
road which is yet to be metalled together with the time by which it is likely 
to be metalled ?

Chaudhri Rizaq Ram : (i) 1.50 miles.

(ii) By the close of the current financial year

Loans/Grants given under the Pilot Project Scheme to Gulha Block,
District Karual

*6485. (C.U.) Sardar Piara Singh : Will the Minister for Home and 
Development be pleased to state—

(a) the total amount of loans and grants separately, given by the
Government under the Pilot Project Scheme to Guhla Block 
in district Karnal upto 30th June, 1964 ;

(b) the names and addresses o f the Panchayats which were given
the said loans and grants together with the amount given in 
each case ?

Sardar Darbara Singh (a) Under Pilot Project Scheme ,Gula block 
was given a sum of Rs 25,000 as loan and Rs 99,466 as grant, upto 30th 
June, 1964.

(b) A statement is laid on the table of the House.



Statement showing the disbursement o f loan!grant to Gram Panchayats in Guhla Block 
under Pilot Project Programme up to 30th June, 1964

Answers to Starred Questions converted into Unstarred (17)211
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Amount given (in rupees)

Serial Name and address of Gram --------------- —---------------------------
No. Panchayats

Loan Grant Total

1 Amoli 1,900.00 5,700-00 7,600.00

2 Agond 225.00 675.00 900.00

3 Bichian 1,425.00 4,275.00 5,700.00

4 Badpur 700.00 2,100.00 2,800.00

5 Cheeka . . 1,457.25 4,371.75 5,829.00

6 Daba 300.75 902.25 1,203.00

7 Bakhli 901.50 2,704.50 3,606.00

8 BhagaL 2,837.50 8,512-50 11,350.00

9 Diserpur 625.00 1,875.00 2,500 00

10 Guhla 625.00 1,875.00 2,500.00

11 Kakour 1,662.50 4,987.50 6,650.00

12 Kharal 375.00 1,125.00 1,500 00

13 Kharak 825-00 2,475.00 3,300.00

14 Karah 2,412.50 7,237.50 9,650.00

15 Kakrala Gujran 2,512.50 3,537.50 10,450.00

16 Nandgarh 1,500 00 4,500.00 6,000.00

. 17 Ram Thali 312.50 937.50 1,250.00

18 Sair 500.00 1,500.00 2,000.00

19 Siltania 1,125.00 3,375.00 4,500.00

20 Salimpur 1,425.00 4,275.00 5,700.00

21 Seonsar •• 1,803.00 5,409.00 7,212.00

Total 24,650.00 73,950.00 98,600.00

Note.—Out of the total allotment of Rs 1,24,446 a sum of Rs 350 as loan and Rs 25,516 
as grant could not be drawn by the Block Developmnt and Panchayat Officer.
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Grain Market at Chika Guhla Block, District Karnal

*6486. (C.U.) Sardar Piara Singh: Will the Minister for Home and 
Development be pleased to state the difficulties in the way of fully setting 
up the grain market, which is under construction at Chika in the Guhla 
Block o f district Karnal and the time by which it is likely to be fully 
established.

Sardar Barbara Singh : The progress of Mandi Guhla at Chika has 
been held up on account of poor response to the auctions already held. 
The demand for plots is expected to go up when the roads linking Chika 
with Patiala and Samana are completed. The time by which the mandi is 
likely to be fully established depends upon the enthusiasm which the public 
evince in purchasing the plots in the future auctions and raising construc
tion thereon.

Complaint against the Panchayat Officer, Guhla Block, 
district Karnal

*6487. (C.U.) Sardar Piara Singh : Will the Minister for Home and 
Development be pleased to state whether Government received any com
plaint from the public on 11th August, 1964 against the Panchayat Officer, 
Guhla Block, district Karnal if so, the contents thereof and the action 
taken or proposed to be taken thereon ?

Sardar Barbara Singh : F ir s t  P a r t—Yes.

S e c o n d  Par t—It is not in public interest to indicate the contents of the 
complaint and the matter is under consideration.

Saraswati Drain

*6488. (C.U.) SardarPiara Singh : Will the Minister for Public Works 
and Welfare be pleased to state —

(a) the total expenditure proposed to be incurred by the Govern
ment on widening the Saraswati Drain which originates from
the Bibipur lake;

(b) the total amount spent so far and the portion of the drain which
has been completed ;

(c) the details of the scheme regarding the construction of the other
bank of the said Drain which is yet incomplete ;

(d) the time by which the Saraswati Drain is likely to he completed.
Chtudhri Rizak Ram : (a) Project has been prepared for Rs 77 lacs.
(b) (i) 17,16,000.
(ii) 60 per cent of the work for reconditioning left bank of Drain has 

been done and it is expected that work on the left side will be completed 
by the end of March, 1965. Construction of 3 No. Bridges on Saraswati 
Drain is in progress.

(c) The work of reconditioning of the right bank of the Drain 
will be taken in hand after the completion of the work on left side and on 
allotment o f funds.

(d) It is not possible to indicate the date of completion.



Monthly Sugar Quota fixed per head in Urban and Rural Areas

*6489. (C.U.) Sardar Piara Singh: Will the Chief Minister be pleased 
to state—

(a) the monthly quota of sugar per head being given at present 
in the urban and rural areas o f the State, respectively, an the 
reasons for the difference, if any, between the two ;

(b) whether it is a fact that the quota of sugar is allotted to the rural
areas on the basis of the census figures of 1961 ; if  so the 
reasons for not giving it according to the present population 

-  o f the villages ?

Shri Rant Kishan : (a) Consumers in urban areas of the State are 
allowed sugar quota at the scale of one kilogram per head per month. There 
is no fixed quantum of issue for consumers in rural areas. Sugar is distri
buted in villages according to requirements on verification by Panchavats.

(b) No. Allotment of sugar quota to the rural areas of the State 
is made keeping in view the availability o f supplies and its consumption 
there during the past years.

Answers to Starred Questions converted into U nstarred (17)213
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Ramgarh Ruhar Saraswati Plot Forests

*6490. (C.UdSardar Piara Singh : Will the Minister for Public 
Works and Welfare be pleased to state—

(a) the total area o f the Ramgarh Ruhar Sarawati Plot Forests ;
(b) the total amount of expenditure incurred on and the income

derived from the said forests during the year 1963-64 ?

Chaudhri Rizaq Ram : (a) 1,221 acres.
(b) Expenditure ..  Rs 16,824

Income ..  Nil.

Reservation for Members of Scheduled Castes in Service

*6491. (C.U.) Sardar Ajaib Singh Sandhu : Will the Minister for 
Public Works and Welfare be pleased to state—

(a) whether it is a fact that a circular letter has been issued by the
Government stating that the members of the Backward Classes 
whose annual income is above Rs 1,801 cannot avail of the 
concession of reservation in services, if so,> the reasons there
for and a copy thereof be laid on the table of the House ;

(b) whether it is also a fact that the said circular letter is applicable
to the Socially Backward Classes as well, if so, the reasons 
therefor ?

* Chaudhri Rizaq Ram : (a) & (b) Yes, because economic criterion was 
adopted in place of caste in pursuance of the advice of the Central Govern
ment and income-ceiling was laid for determining backwardness. A copy 
of the circular in question is placed on the table of the House as desired. 
The abolition enhancement of the income-ceiling is under considration of 
he Government with a view to providing protection to the Backward Classes 

To declared by caste,
9
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From
Shri Hardev Singh Chhina, I. A. S.,

Secretary to Government, Punjab,
Scheduled Castes and Backward Classes Departments.

To
All Heads of Departments, Commissioners of Divisions, Deputy Commissioner 

and District and Sessions Judges in the State and Registrar, Punjab High Court 
Chandigarh.

^  Dated Chandigarh, the 20th April, 1963.

Subject /—Classification of certain classes of people as ‘Backward Classes’ other than the 
Scheduled Castes and Scheduled Tribes.

I am directed to address you on the subject noted above and to say that the question 
of classification of the people of the State as ‘Backward’ on the basis of their economic * 
backwardness social status of occupation etc. other than caste, had been engaging 
the attention of the Government for some time past. After careful consideration it has 
now been decided that :—

“ Besides the Scheduled Castes and Scheduled Tribes who were separately 
enjoying certain privileges, the other Backward Classes may include ?—

(a) all the residents of Punjab State, whose family income is less than Rs 1,000
per annum irrespective of the fact as to which castes, community or class 
they belong to and what profession thay are following.

(b) Besides the above category, certain other communities should also be de
clared as ‘Backward’ by the state Government.

These communities should be such as are socially looked down upon by the people * 
of State. All the members belonging to these backward communities excluding those 
whose of family income exceeded Rs 1,800 per annum, should be entitled to privileges 
being enjoyed by Backward Classes.

Yours faithfully, 
(CHANDIG RAM)

A s s i s t a n t  S e c r e t a r y  P o l i t i c a l  
for Secretary to Government, Punjab.
Scheduled Castes and Backward Classes Departments.

*6492. (C.U.) Sardar Ajaib Singh Sandhu : Will the Minister for 
Revenue be pleased to state—

(a) whether it is a fact that the Government has decided this year
not to auction openly un-allotted evacuee land in the State 

f and to allot the same to the persons belonging to the Scheduled
Castes ;

(b) if the reply to part (a) above be in the affirmative whether any
instructions to that effect have been issued by the Govern* 
ment to the Department concerned and to all the Deputy 
Commissioners in the State, if so, a copy thereof be laid on 
the table of the House ;

(c) the total area of such land allotted to persons belonging to the
Scheduled Castes in each district, tehsilwise stating the names 
to whom it has been allotted and the areas so allotted ;

(d) if the answer to part (c) above be in the negative the reasons for
not implementing the decision referred to in part (a) above ;

(e) the time by which the said un-allotted evacuee land is likely to
be allotted to persons belonging to the Scheduled Castes ? 

Sardar Harinder Singh Major (a), (c), fd) and (e)
(a) No. Government did not decide to allot evacuee lands 

to Harijans. (Allotments can only be made to claimants^ 
against claims). It decided to auction among Harijans 
certain categories o f surplus rural evacuee lands.



(b) Steps are being taken to auction the aforementioned 
lands among Harijans and necessary instructions will issue 

> shortly.
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Fee Concessions to Economically Backward Class Students in the Privately
managed Schools

*6494. (C.U.) Pandit Mohan Lai Datta : Will the Minister for 
Education and Local Government be pleased to state—

(a) whether it is a fact that Government has decided that full fee
concession imprivately-managed recognised schools be granted 
to students whose parents belong to classes declared by the 
Government as economically backward and to reimburse 
such schools to the extent of the concession so granted ;

(b) if the reply to part (a) above be in the affirmative, whether the
said decision has been implemented, if not, the reasons 
therefor ?

Shri Prabodh Chandra : (a) No.

(b) The question does not arise.

Estimated for repairs of Ladda-Balian Road and Dhuri-Bagrian Road

*6495. (C.U.) Comrade Bhan Singh Bhaura : Will the Minister 
for Public Works and Welfare be pleased to state whether it is a fact that the 
estimate to repair Ladda-Balian Road and Dhuri-Bagrian Road has been 
lying with the Government for the last two years and no action has so far 
been taken in this connection, if so, the reasons therefor ?

Chaudhri Rizaq Ram : Part L —No please.

Part I I .—Does not arise.

Co-operative Societies in N.E.S. Block, Dhuri, District Sangrur

' *4496. (C.U.) Comrade Bhan Singh Bhaura : Will the Minister for 
Home and Development be pleased to state—

(a) the number of Co-operative Societies of all kinds in the N.E.S.
Block, Dhuri, in district Sangrur at present ;

(b) « the number of Secretaries working in the said Societies ;
(c) whether the Government has issued any instructions fixing the

number of Societies which one Secretary can serve ;
(d) whether Government has any proposal under its consideration

to take over the services of Secretaries under its control ?

Sardar Darbara Singh : (a) 97.

<b) 23.
(c) No.

(d) No.



Shortage of Medicines in Dispensary in Sector ^  Chandigarh 
*6497. (C.U.) Comrade Babu Singh Master : Will the Minister^for 

Education and Local Government be pleased to state—
(a) whether it is a fact that there is a shortage of medicines in the

dispensary in Sector 8, Chandigarh ;
(b) whether it is also a fact that costly medicines are generally not

supplied to ordinary patients.
(c) the criteria followed for prescribing costly medicines to the

patients ?
Shri Prabodh Chandra (a) No Sir.
(b) No Sir.
(c) The criteria for prescribing medicines is not their cost. It depends 

on the disease and the general condition of the patient and the opinion of the 
doctor.
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Restoration of Whole Milk Supply at Chandigarh

*6498. (C.U.) Comrade Babu Singh Master : Will the Minister for 
Home and Development be pleased to state—

(a) whether it is a fact that the milk supplied by the Milk Supply
Scheme, Chandigarh, on two or three occasions during the 
months of June, July and August, f964, was sour, if so, the 
action taken or proposed to be taken against the persons 
responsible for the same ;

(b) whether Government propose to restore the supply of whole
milk to the public of Chandigarh in the near future, if so, the 
time by which it is likely to be restored and at what rate ? 

Sardar Darbara Singh : (a) Yes. As the souring of milk did not 
occur due to negligence, no action was taken against any official.

(b) No. Question does not arise.

Routes held by Moga Transport (Ferozepore District)

*6503. (C.U.) Comrade Babu Singh Master : Will the Chief Minister 
be pleased to state—

(a) the number of routes which were held by the Moga Transport
(Ferozepore District) ;

(b) the number of routes referred to in para (a) above which were
confiscated by the Kairon Ministry and the reasons therefor ;

(c) whether he is aware of the fact that the file relating to the said
Transport Company is missing from the records ;

(d) if the answer to part (c) above be in affirmative whether any
enquiry has been held into the matter; if so, with what result ? 

Shri Ram Kishan : (a) 10 routes with 17 permits thereon.
(b) No route was confiscated.
(c) No file is missing.
(d) In view of (c) question does not arise.

Murders between September, 1963 and September, 1964
*6504. (C.U.) Comrade Babu Singh Master : Will the Minister for 

Home and Development be pleased to state— 1
(a) the number of murders committed, district-wise, in the State

during the period from September, 1963 to September, 1964 ;
(b) the number of murders committed with licensed arms in district

Bhatinda.



(c) the number of licenses, if any, sanctioned in favour of persons
who were registered as Bad Character in district Bhatinda 
with reasons for giving such licenses to them ;

(d) whether the Government intends to cancel such licenses imme«
mediately ; if so, when and if not, the reasons therefor ? 

Sardar Barbara Singh : (a) A statement showing the requisite in 
formation is laid on the table of the House.

(b) Nine.
(c) Nine, in ordinary course.
(d) Yes. Licenses of 2 bad characters have already been cancelled. 

I such licensee since died while action is being taken against the rest.
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Statement of murders committed in Punjab during the period from 1st September, 
1963 to 31st August, 1964

Hissar 62

Rohtak 15

Gurgaon 14

Karnal 33

Ambala 16

Simla 2

Kulu 2

Kangra 10

Hoshiarpur 22

Jullundur 36

Ludhiana 28

Kapurthala 8

Lahual and Spiti —

Ferozepur 84

Amritsar 33

Gurdaspur 21

Patiala 22
Sangrur 50

Bhatinda 76

Namaul 4

Total 543

Death of Gurdeep Singh, Sarpanch, Village Kot Shamir, District Bhatinda 
♦6505, (C.U.) Comrade Babn Singh Master : Will the Minister for 

Home and Development be pleased to state—
(a) whether it is a fact that the murder of Shri Gurdial Singh, 

Member, Block Samiti of village Kot Shamir, took place 
recently in front of the District Courts, Bhatinda, in broad 
day-light ;



[Comrad Babu S ngh Master]
(b) whether it is also a fact that Shri Gurdeep Singh, Sarpanch, of

village Kot Shamir along with one other person was arrested 
by the Police in this connection ;

(c) the circumstances under which Shri Gurdeep Singh, Sarpanch,
of the said village died in the jail ;

(d) whether any postmortem examination of the dead body of the
said Sarpanch was held by the Jail Medical authorities or by 
the Civil Hospital authorities ; if so, the details of the find 
ings of the Medical authorities and the action, if any, taken 
in the matter in the light of those findings ?

Sardar Darbara Singh : (a) Yes.
(b) Yes, but besides Gurdeep Singh, 3 more persons were arrested in 

this case .
(c) The cause of death is the subject matter of judicial enquiry, which 

is still pending.
(d) No. However, on the application of the father of the deceased, 

the Medical Officer, Chandigarh, conducted Postmortem Examination, 
under orders of District Magistrate, Bhatinda, but deferred his opinion till 
the receipt of Chemical Examiner’s Report, which is awaited.
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Report of the Police Commission
*6507. (C.U.) Comrade Babu Singh Master : Will the Minister for 

Home and Development be pleased to state—
(a) the date on which the Police Commission was set up by the

Government and the date on which it submitted its report 
to the Government ;

(b) the reasons, if any, for not publishing the report of the said Com
mission so far c.nd the time by which it is likely to be pub
lished ;

(c) the details of the major recommendations made by the said Com
mission together with the details of those which have been 
implemented ;

(d) the reasons for not implementing the recommendations in
t o t o  ?

Sardar Darbara Singh : (a) The Punjab Police Commission was 
set up on the 3rd February, 1961, and it submitted its report on the 16th 
May, 1962.

(b) It is not considered advisable to publish the Report till Govern
ment are in a position to consider all the recommendations made by the 
Commission. It is not possible to indicate the time by which it will be 
published.

(c) It will not be in public interest to disclose, at this stage, the details 
of the major recommendations made by the Commission. However, the 
details of those recommendations, which have since been considered and 
implemented by the State Government, are given in the Note which is plac
ed on the table of the House.

(d) The remaining recommendations are under consideration of the 
State Government and these will be implemented as early as possible keeping 
in view the financial resources of the State and other administrative impli
cations.

NOTE
Increase in Salaries

From the 1st of October, 1962, the salaries of Constables, Head Constables, 
Assistant Sub-Inspectors and Sub-Inspectors have been.increaed as under :—
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Constables

Their pay-scales has been increaed to Rs 125—125—125/128—1—150, inclusive 
of dearness allowance. This pay scale will be reached in five years time by giving an 
ad hoc increment of Rs 20 per mensem for the first year and Rs 7.50 nP. per me sem 
during each of the succeeding four years. There will be no selection grade in the rank 
of constables.

Head Constables

Their pay scale has been increased to Rs 150—3—165/3—180 inclusive of dearness 
allowance. This pay scale will be reached in five years time by giving them an a hoc 
increment of Rs 20 permensem for the first year and Rs 7.50 nP. per mensem during each 
of the succeeding four years.

Assistant Sub-Inspectors

Their pay scale has been increased to Rs 160—5—200, inclusive of dearness 
allowances. This pay scale will be reached in five years time by giving an ad h >c in
crement of Rs 20 per mensem for the first year and Rs 5 during each of the succedding 
four years.

Sub-Inspectors

Pending final decision for spliting of this rank into three classes viz; A, B, & C 
and for abolishing the rank of Inspectors, the sub-inspectors have been given an 
ad hoc increase of Rs 25 per mensem in their existing pay.

The increase in pay to all the categories mentioned above will be given 50 percent 
in cach and 50 percent in the form of C. T.D. Accounts. Screening of Police personnel 
will be undertaken with immediate effect. All those found not upto the mark will be 
screened out.

Other Facilties

(1) Grant of Travelling Allowance/Dearness Allowance to Police personnel, 
as admissible under the rules to other Government servants, for Journeys beyond five 
miles of their headquarters provided they stay out on duty for 8 hours or more.

(2) Increase in Ration Allowance from Rs 20 to Rs 35 permensem to P. A. P. 
personnel on Indo-Pakistan Border.

(3) Increase in pony allowance to A.S.Is from Rs 37.50 np. to Rs 50 in plains 
and Rs 60 in hills and increase in Horse Allowznce to S. Inspectors and Inspectors from 
Rs 67.50 nP. to Rs 75 per mensem.

Grant of Motor Cycle Allowance at Rs 40 per mensem to Inspectors and Sub- 
Inspectors posted in towns.

(4) Extra spell of 10 days casual leave in a year in the case of all N.G.Os.

(5) House Rent Allowance at the rate of 10 percent of the pay or actual rent, 
whichever is ’ess, to 25 percent of the strength of Constables and Head Constables ex
cluding reserves, trainees etc.

Increase in strength

The strength of the Police Department has been increased by one Deputy 
Superintendent P lice, 81 Sub-Inspectors, 145 Head Constables and 1543 Constables 
with the first phase of total increase in the peace-time strength.

Decrease in the Registration Fee
*6509. (C.U.) Comrade Babu Singh Master : Will the Minister for 

Revenue be pleased to state—
(a) whether it is a fact that the Government have recently decided 

to reduce the registration fee in the State ;
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[Revenue Minister]

(b) if the answer to part (a) above be in the affirmative, the date on
which the said decision was taken and the date from which 
the reduced rates would apply ;

(c) whether the said reduction would be applicable to rural and urban
registration deeds in the same rastio as existed previously,
i.e., Rs 2 and Rs 3 per cent respectively ?

Sardar Harinder Singh Major : (a) No.
(b) Question does not arise.
(c) Question does not arise.

Persons arrested under D.I.R. on charges of Black-Marketing, etc.
*6510. (C.U.) Comrade Babu Singh Master : Will the Minister for 

Home and Development be pleased to state—
(a) the total number of persons with their names and addresses who

were challaned in the State under the D.I.R. since 1962 
to-date, year wise and district-wise, on charges of black-mar
keting, hoarding and smuggling ;

(b) the total number of persons referred to in part (a) above con
victed and acquitted separately ;

(c) the total number of fines imposed on said persons and total
quantity of the various articles, seized from them, separately.

Sardar Darbara Singh : (a), (b), and (c) Except for the names and ad
dresses of the persons concerned, a statement giving the requisite informa
tion is laid on the table of the House. The time and labour involved in 
preparing lists giving names of the persons challaned will not be commensu
rate with the benefit sought to be derived by the Hon’ble Member. Details 
can, however, be furnished in respect of any specific case, if required.
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Forged Sugar Permits issued by B.D. & P.O., Phul ’
*6511. (C.U.) Comrade Babu Singh Master : Will the Minister for 

Home and Development be pleased to state whether the Chief Minister/ 
Government received any complaint on 17th April, 1964, from an M.L.A. 
alleging issue of forged sugar permits and misbehaviour by the Block De
velopment and Panchayat Officer, Phul, if so, the action, if any, so far taken 
or proposed to be taken thereon ?

Sardar Darbara Singh : First Part—Yes.
Second Part—The allegations against the Block Development and 

Panchayat Officer are being enquired into by the District Development and 
Panchayat Officer, Bhatinda.

(17)228 Punjab Vidhan Sabha [6th October, 1964

Outstanding Telephone Bills on the Irrigation Department, Kaka
Nagar, Delhi

*6519. (C.U.) Shri Mangal Sein : Will the Minister of Public Works 
and Welfare be pleased to state whether it is a fact that telephone bills of 
Irrigation Department, Kaka Nagar, Delhi, for the years, 1961, 1962, 1963 
and 1964 are outstanding. If so, the name of the persons against whom 
the said bills are outstanding with amount in each case ?

Chaudhri Rizaq Ram : Yes. An amount of Rs 5,582.54 is out
standing as unverified as detailed below :—

Likely to be by Shri Surrinder Singh Kairon . .  Rs 4,171.40
Unverified calls which appear to be official . .  Rs 1,411.14

Total . .  Rs 5,582.54

Loss of File regarding purchase of buses for Punjab Roadways,
*6520. (C.U.) Shri Mangal Sein : Will the Chief Minister be pleased 

to state —
(a) whether it is a fact that the file regarding the purchase of buses

for the Punjab Roadways from the National Motors, Amritsar 
or Jullundur, or from Shri Surinder Singh Kairon, is missing; 
if  so, the nature of the documents contained in that file ;

(b) the names of the official responsible for the loss of the said file
together with the punishment; if any, so far awarded to him 
by the Government.

Shri Ram Kishan : (a) Yes, a file relating to the proceedings of the 
Purchase Committee held in September, 1962, in pursuance of the decision 
of which orders for Dodge/Fargo buses were placed, was reported missing, 

(b) The case is under investigation.

Fixing of rates of essential commodities 
. - *6522. (C.U.) Shri Mangal Sein : Will the Chief Minister be pleased

to state whether Government have recently appointed any Committee for 
fixing the rates of the essential commodities. If so, the names of the members 
o f the said Committee together with its terms of reference ?

Shri Ram Kishan : N o Sir.

Delegation of Farmers Forum to America 
*6526. (C.U.) Shri Babu Dayal Sharma : Will the Minister for 

Home and Development be pleased to state—
(a) whether it is fact that a delegation of the Farmers Forum is likely 

to be sent to America and the Pur.jab Government is contri
buting Rs 7 lakhs toward the expenditure on the delegation ;



(b) if the reply to part (a) above in the affirmative, the total number
of members of the proposed delegation with their names and 
full address ;

(c) the details of the programme to be observed by the delegation
in that country and the manner in which the experience of the 
members of the delegation is proposed to be utilized on their 
return to this country ; with the reasons for sponsoring such a 
scheme during the periodof emergency and shortage of foreign 
exchange ;

(d) the area of land owned by each member of the proposed delega
tion together with the number of tenants included if any, 
in the delegation, ?

Sardar Barbara Singh : (a) It is afact that a delegation of the Farmers 
Forum has left for America under the Proiect of International Exchange of 
farmers sponsored iointly by the Farmers Forum, India and Farmers of the 
World Affairs, U.S.A. However, the Punjab Government is not contri
buting any amount towards their expenditure ;

(b) From Punjab, Shrimati and Shii Balbir Singh Bedi, village Panchhi 
Gujran, post office Ganaur, District Rohtak have been selected to join 
this delegation ;

(c) The delegation is to visit important agricultural institutions in
U.S.A., to learn their various farm practices and to know about the agri
cultural policies of their Government, and to see as to how these could be 
implemented in the conditions prevailing in this country. These delegations 
promote mutual understanding and goodwill between the countries. The

scheme has been sponsored by the mutual agreement of the Farmers Organisa
tion in India and U.S.A. and entire expenditure in U.S.A. is to be met by the 
host: Organisation.

(d) Mr. and Mrs. Balbir Singh Bedi own 261 kanals of land. N o  
tenant has been included in the delegation.

Answers to Starred Questions converted into Unstarred (17)229
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Sale of Neelam Cinema Plot at Chandiguh 
*6530. (C.U.) Shri Mangal Sein : Will the Chief Minister be pleated 

to state whether there is any proposal under the consideration of Govern
ment to institute a case against the ex-Minister and ex-Deputy Minister, who 
were responsible for the transfer of the share in the Neelam Cinema site ’n 
Chandigarh, in violation of the provisions of the Capital of Punjab (De
velopment and Regulation Act), 1952 to Shri Surinder Singh Kairon, ard 
for granting extensions in the payment of the instalments of the price of ;he 
plot ?

Shri Ram Kishan : At this stage there is no such proposal under the 
consideration of the Government.

Revision of Pay-scales of Punjab Roadways Employees 
*6543. (C.U.) Shri Sagar Ram Gupta : Will the Chief Minister 

with reference to the reply to Starred Question No. 5694, included in the list 
of questions for 23rd March, 1964, be pleased to state whether any decision 
has since been taken with regard to the revision of grades and a pay-scales o f 

-the employees of the Punjab Roadways referred to in part (a) of the statement 
annexed to the said reply ; if so, the details thereof and if not, the reasons 
therefor together with the time by which a final decision in the matter is 
likely to be taken ?

Shri Ram Kishan : The matter is still under consideration of the 
Government.
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Rectified Spirit allotted to Coach Body Builders in Jullurdur City

*6544. (C.U.) Chaudhri Darshan Singh : Will the Min ster for 
Education and Local Government be pleased to state—

(a) the quota of rectified spirit allotted to the Prince Coach Body
Builders, Juilundur City, during the period from 1st January, 
1964 to 1st September, 1964 ;

(b) the date of each allotment with the quantity thereof.
(c) the quota of rectified spirit allotted to other such Body Building

concerns in Juilundur City during the said period together 
with their names and the dates of allotment in each case ;

(d) the procedure for the allotment of rectified spirit with the name
and designation of the allotting authority ?

Shri Prabodh Chandra : (a) Nil.
(b) Does not arise.
(c) Nil.
(d) A copy of rule 22(e) of the Punjab Liquor Permit and Pass Rules, 

1932, containing the procedure for allotment of rectified spirit and the design 
nation of the allotting authority, is laid on the table of the House. For 
obtaining the oermit the applicant has to apply to the Excise and Taxation 
Officer of the District, who after satisfying himself about the genuine require* 
ments of the applicant recommends the case to the Deputy Excise and 
Taxation Commissioner of the Division.

Rule 22(e) of the Punjab Liquor Permit and Pass Rule/ 1932
22(e) A permit for ths possession of rectified spirit by any ehemist, medical 

practitioner, Superintendent of a hosptial approved manufacturer arsenals of the 
ordenance Depatment or to any hospital dispensary, scientific body o r educational 
institution or to any other person who requires large quaintities of rectified spirit 
shall be granted by the Collector (Deputy Excise and Taxation Commissioner of the 
Division) in form L-42-B.

Compensation for Land under Lasara Drain

*6545. (C.U.) Comrade Bhan Singh Bhaura : Will the Minister 
for Public Works and Welfare be pleased to state whether compensation for 
the land acquired for the Lasara Drain passing through village Gurbakhsh 
Pura (Ganda Singhwala), district Sangrur, has since been paid, if not, the 
reasons therefor ?

Chaudhri Rizaq Ram : (i) Yes.
(ii) Does not arise.

Share of Land Revenue for village Panchayat, Gurbakhsh Pura (Ganda
Singhwala), District Sangrur

*6546. (C.U.) Comrade Bhan Singh Bhaura : Will the. Minister for 
Revenue be pleased to state whether one tenth of the land revenue has been 
paid to the Panchayat of village Gurbakhsh Pura (Ganda Singhwala), 
Tehsil Malerkotla, District Sangrur, during the last six years ; if pot, the 
reasons therefor ? " -

Sardar Barbara Singh : (0 Yes,
(ii) Does not arise. .
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Land Revenue realisation from Farmers of village Gurbakhsh Pura, District
Sangrur

*6547. (C.U.) Comrade Bhan Singh Bhaura : Will the Minister for 
Revenue be pleased to state whether it is a fact that every time different 
amounts of land revenue are realised in respect of the same land from the 
farmers of village Gurbakhsh Pura, Tahsil Malerkotla, District Sangrur; 
if so, the reasons therefor ?

Sardar Harinder Singh Major : No.

Complaints against Police Officers attached to Vigilance Department 
Investigating Electricity Scandal Cases

*6549. (C.U.) Sardar Gurdial Singh Dhillon : Will the Minister for 
Public Works and Welfare be pleased to state —

(a) whether any complaints were lodged against some Pc lice Officers
attached to the Vigilance Department, who were investigat
ing Electricity scandal cases in 1962, if so, the nature of 
allegation levelled against them ;

(b) whether any action was taken against the said Police Officers,
. if  not, reasons therefor ?

Shri Ram Kishan : (a) Yes. The allegation levelled against them 
was that they had accepted illegal gratification from certain firms involved 
in these cases.

(b) The matter is under consideration.

Special Magistrate to Enquire into Electricity 
Scandle cases

* 6550. (C.U.) Sardar Gurdial Singh Dhillon : Will the Chief Minister 
be pleased to state—

(a) whether any special Magistrate was appointed to enquire into
the cases known as the Electricity Scandal cases in 1962-63, 
i f  so, the designation o f the said officer, the location o f nis 
headquarters and the details o f the facilities provided to 
him ;

(b) the number o f cases put up before and finally decided by him 
along with the number o f days he devoted to this work m a 
week ?

Shri Ram Kishan : (a) Shri Joginder Sirgh Qaumi, PCS, then Magis
trate Ludhiana was given powers to try cases known as the Electricity " 
scandal cases. He was headquartered at Ludhiana and with his transfer 
to Fazilka as SDO, his headquarters had to be shifted to Fazilka. No 
special facilities were provided to him ;

(b) Out o f 17 cases put up to him 6 have been finally decided. Only 
one to five days were devoted by him to this work in a month. *

*6556. (C.U.) Comrade Gurbakash Singh Dhaliwal : Will the Chief 
Minister be pleased to state the details of the facilities provided by the 
State Government to Shri Munbarik Sagar, prominent Socialist leader 
of Pakistan, who is at present under treatment in the Hospital at Amritsar 
and the total amount so far spent in this connection ?

Shri Prabodh Chandra : Shri Mubarik Sugar was admitted in the
V.J. Hospital, Amritsar and was provided all the medical facilities in con
nection with Hypertension, Diabetes Mellitus and recovering Hemi
plegia on the right side. He was suffering from all these diseases. 
A total sum of Rs 397/- has been spent on his treatment.
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Bonus Commission Award
*6557. (C*U.) Comrade Gurbaksh Singh : Will the Minister for 

Public Works and Welfare be pleased to state the names of industries in 
the state together with the number of workers employed therein who 
would get the benefit of the recent Bonus Commission Award.

Chaudhri Rizaq Ram : The recommendations of the Bonus Commis
sion are applicable to all inaistrial concerns except departmentally 
run public undertakings. Exemption has, however, been granted by the 
Commission to new establishments upto a maximum period of 6 years. 
Institutions like Chamber of Commerce, Red Cross Associations, Uni
versities, Schools., Colleges, Hospitals and Social Welfare Institutions 
and sm ill shops "and trading establishments employing less than 20 per
sons except those which are factories as defined in the Factories Act* have 
also been exempted by the Bonus Commission from the application of the 
Bonus' Formula evolved by it. It is, however, not possible to give an 
exact number o f the workers that would get benefit of the Bonus Commis
sion’s recommendations.

Scrutiny of Route permits
*6558. (C.U.) Comrade Gurbaksh Singh Dhaliwal : Will the Chief 

Minister be pleased to state—
(a) the total number o f the route permits scrutinised by the Govern

ment , since the formation o f the new Ministry ;
(b) the total number o f the route permits found irregular on bogus, 

district-wise.,
(c) the details o f the action, if  any, taken against the bogus per

mit-holders ?
IShri Ram Kishan : (a) 222.
(b) It is not possible to give details as the record is maintained on 

route-wise basis.
(c) Countersignatures have been recommended only in 120 cases, 

while the remaining are still under scrutiny.

New Buses for the Pepsu Road Transport Corporation.

*6559. (C.U.) Comrade Gurbaksh Singh Daliwal : Will the
Chief Minister oe pleased to state whether Government is considering 

any proposal to purchase more buses for the Pepsu Road Transport 
Corporation, if  so, the number and make o f the buses proposed, to oe pur-r 
chased together with the agency through which these are expected to be 
purchased ?

Shri Ram Kishan : Yes. 220 Leyland chassis during the year 1964-65 
through M /s Globe Motors, Delhi.

E xemption of students o f flood areas from the payment of Tuition
fees

*6560. (C.U.) Comrade Gurbaksh Singh Dhaliwal: Will the M inister 
for Education and Local Go vernment be pleased to state-—

whether Government have recently decided to exempt the students 
o f the flood affected areas from the payment o f tutition fees 
if  so, tne total number o f students likely to be benefited by this- 
decision together with the total amount o f  tuition fees so >
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ShriPrabodh Chandra: Free Education upto M atric is already available 
in Governmentt Schools in the flood affected areas lying between 
Dhussi and the Ravi, Sakki and the Ravi and D aulat Chak in Amritsar 
and G urdaspur Districts, N arot Jaimal Singh area in G urdaspur District 
and in Zira Tahsil o f Ferozepur District and Kapurthala D istrict. The 
question of extending this concession to other such areas is Dcir.g examined.

The time and labour involved in collecting the information regard
ing the number o f beneficiaries and the total amount o f  various fees so 
exempted wnl not be commensurate with any possible benefit to be obtain
ed.

Answers to {Starred Questions converted into Unstarred (17)233
Questions

Water-Supply Schemes
*6561. (C.U.) Comrade Gurbaksh Singh Dhaliwal: Will the Minister 

for Public W orks and Welfare be phased to state whether it is a fact that 
Government intends to transfer water-supply schemes to fhe Civic Bodies 
if  so, ihe  details of the phased programme, if any settled in this con
nection ? .. .

Chaudhri Rizaq Ram : Yes, in the case of water-supply Schemes* 
m aintained by Government in the new Townships and Town o f erstwhile 
Pepsu State. Some o f the M unicipal Committees nave already taken 
over such sphemes and the remaining are being prevailed upon to do so.

Action against the sons of former Chief Minister 
' 6566. (C.U.) : Dr. Baldev Prakash : Will the Chief M inister be 

pleased to state whether Government intend to take any action against 
the sons o f the former Chief M inister on the basis o f the Das Com mission 
Report ; if  so, the details thereof ?

Shri Ram Kishan : The m atter is under tne consideration o f Govern
ment.

Check of rising prices o f essential Commodities in the State 
6567. (C.U.) Dr‘ Baldev Prakash : Will the Chief M inister be pleased 

, to state whether the Price Display Order enforced by5 Government has 
helped in checking the rise in prices o f essential commodities in ihe State ; 
if  not, the details o f other steps proposed to be taken Co "check profiteering 
and bring down the price line ?

Shri Ram Kishan : Yes, partly. Other steps taken/proposed to be 
... taken by the State Government to check profiteering and for holding 

the price line are as under;:— "V
(i) As large exports o f wheat from Punjab were mainly responsible

* for rise in its prices, the Government of India has approached
to ban export of wheat from  this State. They have imposed 
Inter-Zonal restrictions on movement o f wheat ;with effect 

-  from 23rd M arch, 1964.
(ii) About 56,000 tonnes indigenous wheat, has b:en purchased

for meeting immediate (ooth internal and external) re-
V. . quirements. M ore .stocks o f wheat are proposed to be

purchased for issue to consumers at fixed prices during 
the lean months. Meanwhile, imported wheat a tta  is being 
sold at about 3,500 fair price shops in the State at 44 pa ise 
per kilogram. V i

• . (iii) The Government o f India * have agreed to keep some stccks 
V o f im ported wheat in the Punjab. These stocks will be 

used, if  necessary, fpr issues to^.cousqmers through Fair 
Prices Shops.
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(iv) The State Government have been authorised by the Govern

ment o f India to regulate distrioution o f wheat products 
manufactured by the Roller Flour Mills in the Punjab. 
The Government of India have also been approached to 
accelerate despatches of imported wheat to the mills.

(v) The Punjab Gram (Regulation of D istrioution Order), 1964 was 
enforced in the State with effect from 12th June, 1964, 
where under a foodgrains licensee could expcst only 
l/3 rd  o f the gram stocks held by him on the 12 th June, 
1964, and 1 /3rd of stocks of gram purchased by him after 
this date from the producer in the market. The remaining 
2/3rd stocks are to be sold in the Punjab State. The said 
Order has further been amended with effect from 21st Sep- 
temoer, 1964, under which tne export of gram out o f the 
State has altogether been banned.

(vi) To watch day-to-day stock position of foodgrains with the
trade, the provisions of the Punjab Foodgrains Dealers 
Licensing Order, 1964, are being rigidly enforced and tile 
stock return being obtained from the licensees regularly 
scrutinized.

(vii) Rice is being sold through fair price shops at 8 7 paise per
Kg. for Basmati quality and 56 paise per kilogram  for 
begmi quality (exclusive o f sales tax) at the scale o f one 
Kg. per head per month for general consumers and 6 kilo
gram per head per m onth for nabitual rice eaters.

(viii) Anti-smuggling measures to check unauthorised movement 
o f foodgrains viz rice, wheat and gram, out of the State 
have been tightened.

(ix) The m onthly quota o f 13,300 tonnes sugar allotted to the State
by the Government o f India is being distributed through 
fair price shops in the Urban areas and through Co-opera
tive Societies in the Rural area . Recently the retail 
prices of Sugar have been reduced oy 5 paise per Kg. and 
the existing revised retail rates are as follows :■—
Ordinary sugar . .  Rs 1.35 per Kg.
Superior sugar ..  Rs 1.39 per Kg.
The unique feature of the controlled distribution scheme 
o f sugar is that it is sold at uniform retail stores througnout 
the State including the far flung areas of Lahaul and Spiti 
and other remote villages.

(x) To keepthe prices o f gur under check in the State, 25.750 tonnes
gur was obtained from  the U ttar Pradesh and distributed 

- to consumers at reasonable fixed prices.

(xi) To lessen the pressure on crystal sugar, an allotment of 5,000
tonnes khandsari has been obtained from U.P. Government 
and a request for a furhter allotment of 5, 000 tonnes 
khandsari has also been made to them ;

(xii) Besides other fair price shops, Government-owned fair price
shops are also working at Chandigarh, Simla and Nangal 

which help the consumers to obtain supplies o f daily 
needs at reasonable rates.
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((xiii) The State Government have sponsored privately managed 
fair price shpops for sale o f cloth, provisions and general 
merchandise at fixed rates in various towns o f the State 
with population from 30,000 to 50,000. The State Govern
ment helps these shops in the procurement o f cloth at 
ex-mill rates. The shops in turn  sell cloth on the retail 
printed prices.

(xiv) Sixteen Central Co-operative Consumers Stores with a net
work o f 127 branches, have been opened in 16 towns 
having more than 50,000 population. Almost all the big 
industrial establishments have opened fair price shops 
for the benefit o f their workers. The Food and Supplies 
Departm ent helps these shops in procuring scarce com* 
modities.

(xv) Powers have been given under the Defence o f India Rules.
to the Director, Food and Supplies, Punjab, enabling him  
to require any person(s) holding stocks to sell the whole 
or a part thereof to any officer/agent o f Government/speci- 
fied persons.

(xvi) Under the Punjab Hoarding and Profiteering Prevention
Order, 1963, enforced in the State w ith effect from  28th 
November, 1963, the D irector Food and Supplies has 
been empowered to direct a dealer or a producer, where 
necessary, to maintain prescribed accounts, lim its o f 
quantities o f certain articles given in the Schedule appended 
to tne said Order and to regulate their d istribution at various 
stages.

The State Government will continue to keep a careful watch over 
the situation, and will take such measures as may be considered necessary

Enhancement in the grade o f pay of the Tubewell operators in
Irrigation Department

*6571. (C.U.) Chaudhri Inder Singh Malik : Will the M inister for 
Public W orks and Welfare be pleased to state whether Government recently 
received any representation from the tubewell operators in the irrigation 
Departm ent regarding an increase in tneir grade o f pay etc. if  so, the 
action, if  any, taken thereon ?

Chaudhri Rizaq Ram : Yes. The m atter is under consideration.

A nswers to Starred Questions converted into U nstarred (17)235
Questions

Arrangements for draining out water from Safi don Mandi Area
in Tehsil Jind

*6572. (C.U.) Chaudhri Inder Singh Malik : Will the M inister for 
Public W orks and Welfare be pleased to state the steps proposed to be taken 
to drain  out the huge quantity  o f water that collects in the rainy season 
in Safidon M andi Area.

Chaudhri Rizaq Ram : It is proposed to construct Safidon D rain to 
provide relief to Safidon Town and adjoining areas lying on right side o f 
Hansi Branch.

For the Safidon M andi area situated on the left side o f H ansi Branch 
a scheme for remodelling and extension o f Sink Bahadurpur D rain is under 
investigation



Distribution of Taccavi/Relief in village Kansala, Tehsil
Rohtak

, / N  *6573. (C.U.) Shri Mangal S ah  : Will the Minister for Revenue 
be pleased to state whether Government have recently received any complaint 
from any person about the distribution of relief to the flood affected people 
in village Kansala, Tehsil Rohtak, if so, the details of the said complaint to
gether with the action: if any, so far taken thereon ?

Sardar Harinder Singh Major : Part I No.
/  Part II Question does not arise.
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Pucca Tarred Road from Village Malot to Kiloi, Tehsil and District
Rohtak

' 1 * 6 5 7 4 .  (C.U.) Shri Mangal Sein : Will the Minister for Public Works
. and Welfare be pleased to state whether Government took any decision to
construct a pucca tarred or concrete road form village malot to village
kiloi in tehsil and district Rohtak; if so, the length of the road constructed
so*-far.. ? .• •• ■
/  * Chaudhri Rizaq Ram : Part I No.

P a rt’l l —The question  d oes n o t arise.

i iSzkiAi in-  -Ji ■ ’ QUESTIONS

1 3 / v ft I Cases registered for cow slaughter in Nuh and Ferozpnr Jhirka . 
Y i f i s i B ': -  v? Tehsils, District Gurgaon

v. *6575. (C .U .),Shri Mangal Sein : Will the Minister for Home and 
Develbfilhent be pleased to state whether any cases of cow slaughter were 
registered in tehsils Nuh and Ferozepur Jhirka district Gurgaon during 
the-years. ;1959, 1960, 1961, 1962, 1963 and 1964, if so, the names of the 

vi persons against whom the said cases were registered together with the result 
;> thereof: ?:

'2; . - ' ' # # 
Sardar Darbara Singh : 59 cases were registered drung this period,

out of which, 52 cases were challaned, 5 cancelled and 2 sent up as untraced. 
Out of the 52 cases challaned, 40 ended in conviction and 12 in acquittal 
In all, 269 persons were involved in the cases registered. As regards the 
detail of persons, the labour involved is incommensurate with any possible 
benefit sought to be derived. If the Hon’ble Member wants information 
about any specific parson/persons, it will be furnished, when called.

* r -  r  ~ Stock of Foodgrains in the State

*6576: (C.U.) Comrade Bhan Singh Bhaura : Will the Chief Minister
• /b e  pleased to state the total quantity of foodgrains in stock with the Dealers

and Traders in the months of May and June, 1964, and at present in th$
- State ? -

Shri Ram Kishan : A statement is laid on the Table of the House.



STATEMENT

, The Stocks of Foodgrains with the Licencsees (Foodgrains) at the end of May, June 
and August, 1964 in the Punjab, were as under :—

(Figures in tonnes)

Answers to Starred Questions converted into U nstarred (17)237
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Name of Comodity May June August

Wheat , , 76,665 1,47,060 1,69,207

Gram 50,764 57,136 45,103

Barley 7,262 4,550 3,816

Bajra’l 1,453 935 355

Maize 1,805 1,255 907

Rice 1,05,068 23,329 f 22,472

Paddy 42,994 11,011 5,721

Rate of Wheat in the State
'  *6577. (C.U.) Comrade Bhan Singh Bhaura : Will the Chief Minister
- be pleased to state the r?te of wheat during the harvest season and at present 

in the State ?
- Shri Ram Kishan :

. - (Rates per quintal)

Ordinary Superior

Rs Rs
Rates during the Harvest season 38.50 46.25

to t*
46.25 49.05

Present rate 56.40 58.50
to to
58.50 60.75

Villages a rfected by floods in Sub-Tehsil Dhuri, District Sangrur 
*6578. (C.U.) Comrade Bhan Singh, Bhaura : Will the Minister for 

Revenue be pleased to state —
(a) the total number of villages affected by the recent floods in

Sub-tehsil Dhuri, district Sangrur ;
(b) the total damage caused to crops and property and the loss

of human life in the said villages together with the details 
pf the relief, if any, provided to the flood affected persons ?
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Sardar Harinder Singh : (a) 34 villages.
(b) (i) Damage to. crops Damage to houses

Cropped area damaged

0.11
Human lives lost 
(ii) Relief provided-

lac acres

Va ue No. of houses dama- 
(in Rs) aged Value 

(in Rs)
19.37 lakhs 55 20,000

Nil

Grant
Loan
Grant for concessional supply of food 
Loan for fodder

Rs
2,200

20,000
1,700

50,000

Total 73,900

Complaint against former Sarpanch of Village Panchyat Kamagarh 
alias Machhiwara, tehsil and district Ferozepur 

*6579. (C.U.) Comrade Bhan Singh Bhaura : Will the Minister for 
Home and Development be pleased to state —

(a) whether it is a fact that written complaints were received by the
Deputy Commissioner and B.D.O., against Shri Kehar 
Singh, Sarpanch of village Panchayat Kamagarh alias 
Machhiwara, tehsil and district Ferozepur defeated in the 
recent Panchayat elections in connection with misappropri

ation of the Panchayat Funds ;
(b) whether it is also a fact that an enquiry into the allegations

levelled in the said complaints is still pending ;
(c) whether any Panchayat Funds are still outstanding against

Shri Kehar Singh ;
(d) if the answer to parts (a) to (c) above be in the affirmative,

the steps so far taken or proposed to be taken in the matter ? 
Sardar Darbara Singh : (a) Yes by the Block Development and 

Panchayat Officer Ghall Khurd.
(b) No. ,
(c) No.
(d) Does not arise.

Movement Launched by the State Communist Party 
Against High Prices

*6580. (C.CJ.) Comrade Bhan Singh Bhaura : Will the Minister 
for Home a d Development be pleased to state :

(a) the total number of Satyagrahis who participated in the move
ment launched by the State Communist Party against high 
prices during the period 24th to 28th August, 1964, district- 
wise;

(b) the total number of arrests effected in connection with the, said
Satyagraha and the number of those among the persons 
arrested who have been detained under the D.I.R., district- 
wise ?

Sardar Darbara Singh : (a) 4218. Districtwise statement is laid 
pn the table of House.

(b) 258. None detained under D,I,R,
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SI. District 
No.

No. of Satyagrahis 
participated in 

Satyagraha

No. arrested an l 
section of Law under 

which arrested

No. arrested 
under 
D. I. R.

1 Hiss™

2 Rohtak

3 Gurgaon

4 Karnal

5 Ambala

6 Simla

7 Kangra

8 Hoshiarpur

9 Jullundur

10 Ludhiana

11 Ferozepur

12 Amritsar

13 Gurdaspur

88
(including 5 

ladies)

22

42

92

100

5

48

191
(including 7 
ladies and two 
children)

•tt 276 including 
(62 ladies)

185
(including 9 
ladies)

1039
(including 85 
ladies)

544
(including 109 
ladies)

115
(including 40 
ladies)

31
under section 7 

Cr. L.A.A.

22
under section 7 

Cr. L.A.A.

31
under section 107/ 

151 Cr. P. C.
(28 under section 
7 Cr. L.A./341. 
I.P.C.)

79(15 under 
section 7 Cr. L.A / 
448 I.PC)

(36 under section 7 
Cr. L.A. Act)

57 Cr. L.A./ 
341 -IPC

10
under section 
107/151 Cr. P.c.

6 7 Cr. L.A. Act 
4 9 Pb. S. of 
State Act 
27 (6 5 under
section 9 PSSA/ 
332 353/148/149/ 
117 TPC & 1 
under sectioh 9 
PSSA 
(5 31/32 of 
Police Act 
(6 Ditto 

19
under section 7 

Cr. L.A.A

13(8 under 
section Cr. L.A.A 
5 under section 
107/151 Cr. P.C.)

3 (under 
section 107/151 
Cr. P.C.
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SL
No.

District No. of Satyagrchis 
participated in 

Satyaeraha

No. arrested 
and sect ion of 
1 Law under 
which arrested

No. arrested 
urder D I R

1 2 3 ' 4 5 -

14 Patiala 150
(including 1 
lady)

18 (under 
section 107/151 
Cr. P.C.)

15 Sangrur 369
(including 41 
ladies)

r- >

16 Bhatinda 918 —

17 Narnaul .. • •

18 Kapurthala 34 • • • •

19 Keylong — —

Total 4218 258

Export of Wheat from the State
*6581. (c.u.) Comrade Bhan Singh Bhaura : Will the Chief Minister 

be pleased to state—
(a) whether it is a fact that Government have recently decided to

export wheat from the State; if so, the quantity to be expor- 
ted and the quantity exported so far separately ; -

(b) the name of the State to which wheat is being exported mainly ;
(c) whether there are sufficient stocks of wheat with the Govern

ment to meet the requirements of the State ;
(d) whether the rates at which the wheat referred to ini part: (a)

above was purchased together with the rates at which it is 
being exported. ?

Shri Ram Kishan ; (a) Yes. 45,000 tonnes indigenous wheat has 
been procured for supply to deficit States under the instructions of the Govern
ment of India and of these 6,026 tonnes have since moved.

(b) Uttar Pradesh.
(c) Stocks of wheat with the Government are limited but there are 

sufficient stocks within the State for meeting internal requirements.

Ordinary Superior
wheat wheat

(per Qtl.) (per Qt 1.)

/ Rs " Rs

(d) (i) purchase rate 40.66 43.66
to . to

; . 44.60 49.08

(ii) Issue rate. Purchase price plus other incidental and recognised 
charges, which have not yet been finalized.



Supply of Electricity to certain villages in Karnal andSangrur
Districts

*6585. (C.U.) Chaudhri Inder Singh Malik :W ill the Minister for 
Public Works and Welfare be pleased to state whether it is a fact that 
a project has recently been sanctioned for electrification of certain villages 
from village Urlana .Kalan, district Karnal, to village Kalwa, district 
Sangrur, if so, the time by which electricity to the villages included in the 
project is likely to be supplied ?

Chaudhri Rizaq Ram : Part ■(/) No.
Part (ii) The question does not arise.

Answers to Starred Questions Converted into Starred (17)241
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Co-operative Sugar Mill, Panipat
*6586. (C.U.) Chaudhri Inder Singh Malik : Will the Minister for 

Home and Development be pleased to state the date when elections for 
the new Directors of the Co-operative Sugar Mill, Panipat, are proposed 
to be held ?

Sardar Darbara Singh : During the month of October, 1964, steps 
are being taken to complete the various formalities for the purpose.

Arms Licences in Karnal and Sangrur Districts 
*6587. (c.u.) Chaudhri Inder Singh Malik: Will the Minister for 

Home and Development be pleased to state :—
(a) the total number of arms licences, issued in Jind Sub Division,

district Sangrur and Panipat Sub-Division, district Karnal 
during the period from 1st January 1963 to date, together 
with the names of the persons to whom the licences were issued ;

(b) the total number of arms licences cancelled in the said Sub-
Division stating the nature of arm s; the names of the persons
whose licences were ccancelled and the reasons for the same 
in each case ?

Sardar Darbara Singh : (a) & (b) The time and labour involved in 
collecting the information will not be commnesurate with the benefits sought 
to be derived by the member. However, an enquiry will be made by Govern
ment into any particular case that the member may wish to bring to their 
notice.

Health Centre, Julana, Tehsil Jind 
*6588. (C.U.) Chaudhri Inder Singh Malik : Will the Minister for 

Education and Local Government be pleased to state whether it is a fact 
that compensation for the land, acquired for setting up the Health Centre 
at Julana, Tehsil Jind, has not so far been paid to the owner of the land; 
if so, the reasons therefor ?

Shri Prabodh Chandra : Yes, Sir. The Tehsildar, Jind, is negotia
ting about the price of the land with its owners. After settlement of the cost 
of the land, payment will be made to the rightful owners. Failing that, 
the land will be formally acquired under the Land Acquisition Act, 1894.

Income from Forests in Beas Circle 
*6591. (C.U.) Bakshi Partap Singh : Will the Minister for Public 

Works and Welfare be pleased to state :—
(a) the total income derived by Government from the Forests

in the Beas Circle during the last three years, forest division- 
wise;

(b) the total amount sanctioned for distribution to the right-holders
in the said circle, divisionwise ;



(Bakshi Partap Singh]
(c) whether the amount as mentioned in part (b) above has been 

distributed to the right holders, if not, the reasons therefor ?

Chaudhri Rizaq Ram : (a), (b) and (c) A statement is laid on the 
table of the House.
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(a) Total Income of Beas Circle Division-wise

Total income during

TsTnmP nf Divicirm _
;., V . 1961-62 1962-63 1963-64

Kulu 6,19,118 3,05,690 1,64,015

Seraj 11,52,322 6,28,803 3,55,795

Kangra 24,49,168 15,41,319 18,65,895

Pathankot 8,53,779 12,16,669 15,21,811

Timber 19,54,202 47,23,137 50,02,994

Lahaul 3,505 [ 27,219 36,495

Circle office 68 545 237

Beas Division up to August, 1961 10,86,517 ...

Amritsar Division 81,403 - —
Total 82,00,082 84,43,382 89,47,242*

(b) Total amount sanctioned for distribution to the right-holders under 
B-VII and actually disbursed

Sanctioned
modified
grant

Actually
distributed

1961-62 Kulu 660 651

Seraj ... 560 545

Kangra 94,530 94,515

Pathankot 10,690 10,688

Total 1,06,440 1,06,399

1962-63 Kulu ... 270 278

Seraj 400 299

Kangra 1,33,380 1,33,379

Pathankot 29,330 29,183
* ■ _ Total ... 1,63,380 1,63,131



sanctioned actualy 
modified distributed  

grant
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1963-64 Kulu 

Seraj

Kangra",

Pathankot

(c) Yes.

Total

280 t 282 

350 270

80,980 r 80,980

... 23,650 23,610

1,05,260 1,05,142

Supply of necessities of life to Government Employees in Kangra District

*6592. Bakshi Partap Singh : Will the Chief Minister be pleased 
to state—

(a) whether the Government employees belonging to Kangra District
and posted there are provided with necessities of life at subsidi
sed rates ;

(b) if the reply to part (a) above be in the negative, the reasons for 
the disparity between the rates of hill allowance given to the 
employees referred to in part (a) above and outsiders posted 
in the said districts ;

(c) whether the Government has any proposal under its considera
tion to end the said disparity ?

Shri Ram Kishan : (a) No.
(b) The local employees have the advantage of having posted in their 

home districts.
(c) No.

Sales Tax on ready made handkerchiefs '

*6593. (C.U.) Shri Balramji Dass Tandon : Will the Minister for 
Finance and Planning be pleased to state —

(a) whther it is a fact that there is no Sales Tax on ready made 
handkerchiefs in the State ;

(b) whether any case of imposititon of Sales Tax on the said item 
have come to the notice of the Government, if so, the action 
taken in respect thereof ;

(c) whether it is also a fact that certain mills have been exempted
from the payment of Sales Tax on this item, if so, the n a m s  of 
t^e Mills ?

Sardar Kapoor Singh : (a) No.
(b) & (c) Does not arise in view of (a) above.

Tenants ejected in district KarnaL

*6596. (C.U.) Sardar Piara Singh : Will the Minister for Revenue 
be pleased to state the total number of tenants ejected undr the orders of 
the Sub-Divisisonal Officer, Thanesar, district Karnal during the current * 
year and a list containing their name a be laid on the Table of the House ?
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Sardar Harinder Singh M ajor : Sub-Divisisonal Officer, Thanesar has 
passed orders of ejectment against 88 tenants list of which is laid on the 
Table of the House.

List of tenants orders for whose ejectment have been passed by the Assistant collector, 
1st Grade Thanesar (Kamal district) during the current year i.e. from 1st January, 1964 
to 15th September, 1964

Serial Name of persons
No.

1 Hukam Singh, son of Balia, resident of Bapdi

2 Jai Ram, son of Kundan resident of Budha

3 Dharam P au l, son of Singhram, resident of Kharindwa

4 Sispaul, son of Ram Parshad , resident of Kharindwa

5 Bhag Singh, son of Hamam Singh, resident of Murjapur

6 Tara Chand son of Pokhar Mai resident of

7 Jai Singh, son of Kanhia resident of

8 Kishan Chand, son of Kura Ram, resident of Dhanaura Jattan

9 Ram Kishan , son of Kura Ram, resident of Dhanaura Jattan

10 Gopala Ram, son of Kura Ram, resident of Dhanaura Jattan

11 Kapoora , son of Neki, resident of Gudha

12 Baljit, son of Neki resident of Gudha

13 Mehar Chand, son of Ranjit , resident of Gudha

14 Jai Singh, son of Bhag Singh, resident of Gudha

15 Nihal Chand, son of Ganga Ram, resident of Jhansa

16 Mehma Ram, son of Talla Ram, resident of Jhansa

17 Sadhu Ram, son of Chottu Ram, resident of Nangal

18 Kishan Chand, son of Kura Ram, resident of Dhanaura Jattan

19 Ram Kishan, son of Kurra Ram, resident of Dhanaura Jattan

20 Gopala Ram, son of Kurra Ram, resedent of Dhanaura Jattan

2 1 Sunder, son of Ballu resident of Mohri

22 Netu, son of Sada Ram, resident of G i^rpari

23 Shadi, son of Durii Chand, resident of Radaur

24 Chotu, son of Shadu, resident of Radaur

25 Bewala Ram, son of Aru Ram, resident of Gumthala c a r t u
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Serial Names of persons
No.

26 Ruldu, son of Ganni, resident of Fatehgarh Jharauli

27 Duni Chand, son of B ansi, resident of Bhallar

28 ^anha, son of Nandu, resident of Bhallar

29 Jy o ti, son of Nihala , resident of Bhallar

30 Kirpa, son 0f Jhandu, resident of Bhallar

31 Ramkishan, son of Budhu resident of Sangipur

32 Pannu, son 0f Budhu resident of Sangipur

33 Sadhu, son of Budhi, resident of sangipur

34 Kartara, son of Budhu, resident of Katalhori

35 Datu , son of Budhu, resident of Sangipur

36 Charta, son of Inder, resident of Badam

37 Ram Lai,son of Jai Singh resident of Bibipur

38 Parsa, son of Antu, resident of Daulatpur

39 Jagan Nath, son of Devidayal, resident of Gumti at Chhapri

40 Dhanpat Rai, son of Devidayal, resident of Qumti at Chhapri

41 Parmanand, son of Devidayal, resident of Gumti at Chhapri

42 Simru, son of Perma, resident of Daulatpur

43 Baisakhi, son of Kanayia, resident of Daulatpur

44 Mam Chand, son of Baru , resident of Daulatpur

45 Jhandu, son of Shugar, resident of Daulatpur

46 Nanha> son of Kura# resident of Daulatpur

47 Jyoti, son of Rama,restdent of Daulatpur

48 Bishna, son of R ama, resident of Daulatpur

49 Kishna, son Gf Ratia, resident of Daulatpur

50 Chaju, son of Chhotu, resident of Daulatpur

51 Sawan, son cf $antu, resident of Daulatpur

52 Badama, son of Phagu, resident of Daulatpur

53 M attru, son of Bhura, resident of Daulatpur

54 Sukru, son of Sanwan resident of Daultatpur

55 Jagan Nath, son of j j e v i  Dayal, resident of Chhapri

56 Dhanpatrai, son of D evi Dayal, resident of Chhapri

57 Parma Nand,,son of Devi Dayal, resident of Chhapri
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Serial Name of persons
No.

58 Hirda, son o f udm i, resident o f Potlu

59 Kam i Parshad, son of Ram Dhan, restdent of Umri

60 Sohan Singh, son of Hukam Singh, resident of Jhansa

61 Kewal, son of Sodagar, resident of Bakana

62 Sita Ram, son of Mukandi, resident o f Atawa

63 Sham Lai, son of Mukandi resedent of Atawa

64 Om Parkash son of Mukandi, resident o f Atawa

65 Chhaju, son of Bhagtu resident of Atawa ^

66 Amar Nath, son o f G an p a t, resident of Gumthala Rao

67 Hari Ram, son of Ruli Ram, resident o f Umri
68 Amar Singh, son of Gnrbaksh Singh resident of Pipli Majra

69 Jagir Singh, resident of Pipli Majra

70 Sewa Singh, resident of Pipli Majra

71 Harbans Singh, resident o f Pipli Majra

72 Budhu, son of Udmi, resident of Potli

73 Sunder Singh, son of Bahadar Singh, resident of Sandhala

74 Balwant Singh, son of Man gal resident of Sandhala

75 Veer Singh, son of Mangal Singh, resident o f sandhala

76 Gian Chand, son of Kishna resident of Sandhala

77 Lai Singh, son of Mangal Singh, resident of Sandhala

78 Mangal Singh, son of Bahadur Singh, resident of Sandhala

79 Balbir Singh, son of Nihal Singh, resident of sandhala

80 Darshan Singh, son of Nihal Singh, resident of Sandhala

81 Balbir Singh, son of Nihal Singh, resident of Sandhala

82 Gainda Ram, son of Lai Chand, resident of Katalheri

83 Narain Singh, son f  Kharak Singh, resident of Katalheri

84 Kartar Singh, son of Ganga Ram, resident of Katalheri

85 Joginder Singh, son of Gulzar Singh, resident of Mughal Ma ra

86 Kishan Singh, son of Gulzar Singh, resident of Mughal Majra

87 Bishan Singh, son 0f Gulzar Singh resident of Mughal Majra

88 Hamam Singh, son o f Gulzar Singh resident of Mughal Majra



\

Enquiry against S.H.O. Karnal
*6597. (C.U.) Sardar Piara Singh : Will the Minister for Homo 

and Development be pleased to state whether it is a fact that an enquiry if 
pending against Shri Chattar Singh, S.H.O., Sadar Police Station, Karnal, 
if so, the details of the charges against him ?

Sardar Darbara Singh : No. The question does not arise.

Answers to Starred Questions converted into U ntsarred (17)141
Questions

Linking of Dhilwan with village Fatu Dhinga by a metalled road

*6598 (C.U.) Sardar Balwant Singh : Will the Minister for Public 
Works and Welfare be pleased to state—

(a) whether there is any proposal under the consideration of Govern
ment to link Dhilwan with village Fatu Dhinga in Kapurthala 
district by a metalled road;

(b) if the reply to part (a) above be in the affirmative, whether any 
survey has been made, if so, the approximate date by which the 
road is likely to be constructed ?

Chaudhri Rizaq Ram : (a) Yes ; but for inclusion in the Fourth 
Five-Year Plan on its merits .

(b) The road may be completed in the Fourth Five-Year Plan subject 
to its inclusion in the said plan and availability of adequate funds.

Report regarding re-organisation of districts

*6601 (C.U.) Comrade Shamsher Singh Josh : Will the Minister 
for Revenue be pleased to state —

(a) the salient recommendations made in the report of the Commis
sion submitted to the Government regarding the re-organisation 
of districts ;

(b) the action taken or proposed to be taken by the Government on 
the basis of the said report ;

(c) if no action has been taken so far on the aid report, the time by 
which action will be taken ?

Sardar Harinder Singh Major : (a) It is not in the public interest to 
do so.

(b) A new district with headquarters at Kulu has been created and 
formation of another district with headquarters at Sirsa is under considera
tion.

(c) In view of (b) above, this question does not arise.

Memorandum submitted by Punjab Committee of All-India 
Trade Union Congress

*6602 (C.U.) Comrade Shamsher Singh Josh : Will the Minister
for Public Works and Welfare be pleased to state whether any memorandum 
was received by him from the Punjab Committee of the All India Trade 
Union Congress in the month of July, 1964, if so, the contents thereof and 
the action taken thereon ?

Chaudhri Rizaq Ram : Yes. A copy of memorandum dated 13th 
July, 1964 was received from the Punjab Committee of All-India Trade 
Union Congress. A reply to the memorandum was sent by the Labour 
Commissioner, Punjab vide his memo No. MW/2/108/61185, dated 18th 
September, 1964. Detailed contents of the memorandum and reply sen 
by the Labour Commissioner, Punjab, are given as in Annexure *A\
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[Min s er for Public Works ard Welfare]

ANNEXURE ‘A’

Contents of representation, dated 
13th July, 1964

Reply sent

1. To fix minimum wages at adequate 
level for all industries and to link the 
dearness allowance part of the same with 
the cost of living index

We would strongly urge that the 
unanimously recommendations of the 
Advisory Committee for fixation of mini
mum wages in the textile industry be 
enforced immediately

There are number of other industres 
too in which minimum wages have not 
been fixed as yet. They included rubber 
industry, Chemicals, Steel rolling, Glass 
and Cramics etc. Minimum Wages in these 
Industries too must be fixed at once

In a number of industries minimum 
wages were fixed long ago. They are 
extremely in-adequate and are not linked 
with the cost of living index. Steps should 
be taken to revise minimum rates of wages 
in all these industries at earliest possible

2. The cost of living index published 
by Punjab Government however, is very 
faulty. A Tripartite machinery must be 
appointed at once to go into this whole 
matter as per decision of the Standing 
Labour Committee to make recommenda
tion to the State Government

3. Request to issue immediate inst
ructions to ensure that the pending de
mand notices are referred for adjudication 
without- further delay

1. This suggestion will be kept in 
view while fixing/revising minimum 

rates of wages in the scheduled employ
ments

The minimum rates of wages in the 
Textile industry were notified vide 
Punjab Government Notification No. 
S.O. 283-CA/II/48/S. 5/64, dated 4th 
August, 1964. Necessary instructions 
have been issuded to the field staff for 
proper implementation

The matter for adding rubber industry 
chemicals, Glass and Ceramics is 
under consideration for adding the emp
loyment to Part I of the schedule of the 
Minimum Wages Act, 1948. The 
matter regarding steel re-rolling is under 
consideration of Government. Action 
is initiated from time to time depart- 
mentally as son as it comes to know
ledge that a particular industry/emp- 
loyment is engaging more than one 
thousand workers in the whole of the 
State or on representations from the 
employees/unions

Necessary action is being taken tore- 
vise minimum rates of wages in the em
ployments which need revision

The linking of Dearness Allowance 
with basic wages will be considered at 

the time of future fixation/revision of 
the minimum rates of wages

The matter does not relate to the Labour 
Department

All the demands are examined on merits 
before these are referred for adjudi
cation. The demands which do ro t 
merit reference are not recommended 

irrespective of the fact, whether or not 
arbitration is refused by the manage
ment. The reasons for rejection are 
invariably conveyed to the parties con
cerned
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Contents of representation, dated 
13th July, 1964

reply sent

4. Stiongly urge that the bills (i) giving 
the right to dismissed/discharged/terrninated 
workers to individually take their cases 
to courts for adjudication.

(ii) fixing paid casual and sick leave 
and paid festival holidays for industrial 
workers in the State, be placed before the 
Assembly in the next Session and made into 
laws, till then bills should be enacted 
through ordinance

5. Regarding few others urgent prob
lems such as Employees State Insurance 
Scheme and Providen Fund etc.

(i) Employees State Insurance Scheme

Still there exists great desparity in the 
treatment given to members workers and 
their families. Request for implementing 
the agreement regarding giving treatment 
to their families without any discremina- 
tion

Both the bills are pending decision at 
Government level

Does not concern this 
Department, and hence no action it 
called for by this office in the mattet.

(ii) Provident Fund

To remove the difficulty regarding Pro- As above 
vident Fund Scheme and as interim measure 
such cases should be referred for adjudica
tion whereever the workmen raise dispute 
in this respect

Chairman of the Subordinate Services Selection Board', Pur jab
*6603. (C.U.). Comrade Gurbakhsh Singh Dhaliwal : Will the

Chief Minister be pleased ta state-—
(a) the year when the Subordinate Services Selection Board was 

etablished in the State ;
(b) the names of the Chairman of the said Board appointed so far, 

together with the names of the retired Police Officers among
them ;

(c) whether it is a act that the present Chairman is also a retired
Police Officer, if so, the reasons if any, for giving preference 
to Police Officers over Public men and civil officers in the matter 
of appointment of the chairmen of the said Board ?

Shri Bam Kishan : (a) In 1953.
(b) (i) Rao Bhim Singh Retired Police Officers

(ii) Shri Ujagar Singh
(c) Yes, the present Chairman is alao a retired Police Officer.
N o preference is given to Police Officers over Public men and Civil 

Officers in the matter of appointment of the Chairmen of the S.S.S. Board, 
Punjab. According to the Constitutiton of the Board, only such persons 
who have held office under the Government of India or the Government of a 
State for a minimum period of 10 years can be appointed as Chairman. 
The criteria kept in view while making selection are general suitability 
and integrity of each person for appointment as Chairman of the Board.



Post Graduate Medical Research Institute, Chandigarh 
*6604 (C.U.) Comrade Gurbakhsh Singh : Will the Minister for

Education and Local Government be pleased to state: —
(a) whether it is a fact that a decission has been taken to hand

over the Post Graduate Medical Research Institute, Chandi
garh to the Union Government ;

(b) if the answer to part (a) above be in the affirmative whether the 
whole expenditure of the Institute would be borne by the 
Union Government or the State Government would also be 
required to contribute towards it, if the latter, in what ratio;

(c) the date when the said decission was taken and the time by
which it is likely to be implemented ?

Shri Prabodh Chandra : (a) No.
(b) D o .sn o t arise.
(c) Does not arise.
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Poultry Farms in Chandigarh
*6605 (C.U.) Comrade Gurbakhsh Singh : Will the Chief Minister

be pleased to state —
(a) whether it is a fact that owners of Poultry Farms in Chandigarh

have recently been advised to remove the Farms to places 
outside its limits ;

(b) whether the said Farms were established with the approval of 
the Capital Project Authorities ;

(c) whether Government is providing some alternative land to reha
bilitate the aid Poultry Farms ?

Shri Ram Kishan : (a) No.
(b) No.
(c) Question dos not arise.

Water Charges Rates in Chandigarh

*6606. (C.U.) Comrade Gurbakhsh Singh Dhaliwal : Will 
the M inister for Public Works and Welfare be pleased to state—

(a) the rates charged respectively for drinking water and for garden
ing water by the Capital Project authorities ;

(b) the quantum of water consumed by the Chandigarh Paper
Board Mills and the Modella Wool Factory during the year 
1963, monthwise ;

(c) whether it is a fact that both the concerns referred to in part
(b) above are supplied water at the rate charged for 
drinking water ;

(d) whether it is also a fact that both the said concerns applied
for installation of tube-wells of their own ;

(e) if  the answer to parts (c) and (d) above be in the affirmative,
the reasons, if  any, for not charging from the said concerns 
the rate fixed for water for gardening purposes in view of 
the consumption of large quantities of water by them 
or for not permitting them to instal their own tube-wells ;

(f) whether Government intends to reconsider the matter referred
’ to in part (e) above with a view to giving incentive

to Small scale Industry in the Capital ?

Shri Ram Kishan : (a) Water for domestic and industrial purposes 
and  building construction is charged at the rate of Rs 1.00 per 1,000 gallons 
and  for -irrigation of lawns at the rate of R 0.37 per 1,000 gallons,



(b ) A list showing the quantum of water consumed by the Chandi
garh Paper Board Mills and the Modella Wool Factory during the year 
1963 is laid on the table of the House ;

(c) Yes. The rates of water consumed for domestic and industrial 
purposes are the same. The rate of water for industrial purposes is being 
charged from both these concerns.

(d ) Yes.

(e) The rates of water supplied for industrial purposes are different 
from the rates of water supplied for irrigation o f lawns. As water ' is 
being supplied for industrial purposes to these concerns they are being 
charged rates fixed for industrial purposes. Chandigarh Capital Project 
Control Board had decided not to permit installation of independent 
tube-wells and for this reason they were not permitted to instal their own 
tu f:e-wellc.

Answers to Starred Questions converted into U nstarred (17)251
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(f) A representation to this effect has recently been received from the 
Chandigarh Paper Board Mills and is being considered by the Govern
ment.

The Quantum of water consumed by the Chandigarh Paper Board Mills,
Industrial Area

Domestic For lawns Domestic

i  dia water meter 
j Gallons

6 'dia water meter 
Gallons

J 'dia water meter 
Gallons

January, 1963 48,400 22,000 ‘Locked

February, 1963 45,000 150,000 553,000

March, 1963 52,000 228,000 Locked

April, 1963 56,000 Locked 3,689,000

May, 1963 62,000 98,000 • 1,320,000

June, 1963 37,000 511,300 2,550,000

July, 1963 31,800 Locked 1,299,000

August, 1963 29,300 Locked 1,002,000
September, 1963 29,500 Locked A. C. 1,177,000

October, 1963 33,200 Locked A.C. 1,177,000

November, 1963 26,100 Water-supply disconnected 1,060,400

-December, 1963 22,000 Water-supply restored 
1,000 gallons 2,470,600
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Detail of water consumed by the Modella Wool Factory Industrial Area
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•— Domestic Lawns Domestic

^  1/2” dia water meter 
Gallons

1/2” dia water meter 4” dia water meter

January, 1963 . . 20,000 22,500 Gallons 501,500 Gallons

February, 1963 Locked 120,000 Gallons 342,000 Gallons

March, 1963 Locked 317,000 Gallons 609,000 Gallons

April, 1963 Meter Stop Meter Stop 1,033,000 Gallons

May, 1963 Meter Stop Meter Stop 1,342,000 Gallons

June, 1963 Meter Stop Meter Stop 1,969,300 Gallons

- July, 1963 Meter Stop 2,300 Gallons 1,448,100 Gallons ]

August, 1963 Meter Stop Water disconnected 1,448,100 Gallons

September, 1963 Meter Stop Water disconnected 1,448,100 Gallons

October, 1963 Meter Stop 93,600 Gallons 1,934,400 Gallons

November, 1963 Meter Stop 86,000 Gallons 873,300 Gallons

December, 1963 111,000 Gallons 1,353,000 Gallons

Forming of a Sadachar Samiti in the State 
- -  *6607. (C.U.) Comrade Gorbakhsb Singh Dhaliwal : Will the

Chief Minister be pleased to state—
(a) whether a Sadachar Samiti has recently been formed in the

State, i f  so, the names of its Members including its Chair
man ;

(b) if  the answer to part (a) above be in the negative, whether
there is any proposal under consideration of Government 
to establish such a Samiti, if  so, the time by which it is 
likely to be established ?

Shri Ram Kishan : (a) Government have not formed any Sadachar 
Samiti. However, Sanyukta Sadachar Samiti organised by the Public and 
formed at Delhi has set up its branch in the Punjab State as well.

(b) No such proposal is under consideration of the Government 
at present, as it is purely a non-official venture.

Categorisation of Zila Parishads
*6608. (C.U.) Comrade Gurbakhsh Singh Dhaliwal : Will the 

Minister for Home and Development be pleased to state whether Govern
ment propose to categorise the Zila Parishads in the State into three classes 
for the purpose o f fixing pay scales o f Secretaries, if  so, the basis on 
which categorisation is proposed to be made and the time by which the 
proposal is likely to be implemented ?

Sardar Darbara Singh : Yes. On the basis of the number o f Pan- 
chayat Samitis in the districts. Rules on this point are likely to be 
finalized within a few months.



Blood donated by Members of Staff of Post-Graduate Medical Institute,
Chandigarh

*6609. (C.U.) Sardar Ajaib Singh Sandhu: Will the Minister for 
Education and Local Government be pleased to sfate—

(a) whether some members o f the staff o f the Post Graduate
Medical Institute, Chandigarh donated blood for the 
general patients admitted in the Institute since its start ; 
if  so, their names along with the designation ;

(b) the number of times, blood was donated by each of the persons
mentioned in part (a) above and the dates on which it 
was donated ?

Shri Prabodh Chandra : (a) & (b) Yes, Sir. A statement contain* 
ing the requisite information is placed on the table o f the House.

List ofst^ff of tt|e Post Graduate Institute who donated blood alongwith date 
and number of times this was done

Answers to Starred Questions converted Into Unstarred (17)253
Questions

Serial
N 0.

Name Designation Date Times 
of

donation

1 2 3 4 5

*
1 Prof. S. S. Anand Director, Prof. P. G. I. •  T* 15-8-62 Oncc

2 Miss Norah Raza Nursing Sister 16-8-62 Once

3 Dr. Rajinder Suri Research Assistant • 18-9-62 Once

4
i

Dr. Kuldip Singh Asstt. Prof, in Surgery • * * 21-9-62
9-1-64

and
3-6-64

Thrice

5 Dr. P. L. Wahi Asstt. Prof. Medicine 1-10-62 Twice 
26-3-63

6 Dr. Manmohan Singh Research Assistant •  • 3-01-62 Once

7 Dr. V .K . Saini Associate Prof. 20-10-62
26-3-63

Twice

8 Dr. P. N. Kataria
•
Assistant Prof. Surgery . . . 20-10-62

17-1-64
Twice

9 Shri Brasher Sweeper 5-11-62 Once

10 Dr. Shakuntla Research Assistant 28-11-62 Once

11 Dr. B. Mahajan . .  P. G. Student r « 5-12-62 Once

12 Dr. A. Kalra House Surgeon • - • 11-12-62 Once

13 Dr. M. M. Lai Arora Assistant Prof., E. N. T. 1-2-63 Once

14 Dr. Shivdev Singh Lecturer in Surgery *** 4-2-63 Once
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Serial
No* • •

Name
i

Designation Date Times 
of

donation
1 2 • 3 4 5 _

15 Dr. S. P. Popli Registrar in E. N. T. • • 7-2-63
2-5-64

Twice

16 Dr. A. C. Chadha Sr. Lecturer, Surgery 22-2-63
6-4-64

Twice

17 Dr. C. P. Sahwny Lecturer, Surgery 23-2-63 Once
18 Dr. J. S. Gupta Asstt. Prof., Eye 26-3-63 Once
19 Dr, A. K. Sehgal Asstt. Prof. Medicine 26-3-63 Once
20 Dr. K C. Bhargar Asstt. Prof. Medicine .. 26-3-63 Once

21 Dr. S. Raina P. G. I. Student •. 26-3-63 Once

22 Dr. P. N. Chutani Director, Prof, and Dean 26-3-63 Once

23 Dr. Tulsi Dass Lect., Surgery • 26-3-63 Once

24 Dr. Gursharan K. Singh Lect., Anaesthetic 1-4-63
5-8-64

Twice

25 Dr. B. S. Sekhon Org. Secretary, Blood Bank 16-5-63 OnceV
26

v

Dr. I. A. Chitambar Associate Prof. Surgery 29-5-63
18-4-64

Twice

27
i

Dr. M. S. vatiathan Sr. Lee., Surgery 29-5-63
18:4,64

Twice

28 Dr. Mrs. Virmani Asstt. Prof., Medicine • • 30-5-63 Once

29 Mr. Anopinder Singh Ph. D. Student 7-8-63, Once

30 Miss Raj Satia Trainee Nurse 27-8-63 Once

31 Miss Shail Trainee Nurse 27-8-63 Once

32 Dr. R. C. Prilokar Research Asstt. 29-11-63 Once

33 Dr. P. S. Bajaj Surgery • • 30-11-63 Once

34 Dr. H. S. Conner Asstt. Prof., Dental Deptt. • • • 30,11-63 Once

35 Dr. Chander Kanta A. M. O. Medicine 4-12-63
17-6-63

Twice

36 Dr. Usha A. M. O., Medicine 6-12-63 Once

37 Dr. Suri Deptt. Medicine 13-12-63 Once

38 Dr. S. N. Kaul Deptt., of Radiology
/i

• ♦ 11-12-63
28-7-64

Twice

Clerk, Blood Bank 6-1-64 Once

P. G. Student ... 10-1-64 Twice
24-3-64

39 Mr. Subhas Chander

40 Dr. B. S. Patra
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A nswers to Starred Q uestion  ̂converted into  U nstarred (17)255.

Q uestions

Serial
No.

Name Designation Date
of

donation

Times

1 2 3 ' ■ 4 V„,. 5

41 Mr. Shankar Dass Class IV, Radiology Deptt. 13-1-64 Once

42 Dr. O. P. Saini A. M. O., Surgery • .* 22-1-64 Once

43 Miss Surinder Staff Nurse 26-3-64 Once

44 Dr. Harish Verma A. M. O., Medicine •r# 28-3-64 Once

45 Dr. J. S. Sidhu Ditto 28-3-64 Once

46 Dr. Sumer Verma A . M. O., Medicine • • 16-4-64 Once

47 Miss S. K. Mehta Staff Nurse 16-4-64 One e

48 Dr. Lalita Mago A. M. O., Medicine 16-4-64 Once

49 Dr. V.K. Modgil Ditto ; •; _ • 16-4-64 Once

50 Miss Sashi Sud Staff Nurse Trainee 17-4-64 Once

51 Miss D. Gandhi Staff Nurse 18-4-64 Once

52 Dr. Musti Registrar Medicine 18-4-64 Once

53 Dr. Rastogi Lect., Medicine . . ' 18-4-64 Once

54 Miss Santosh Bala Trainee Nurse 18-4-64 Once

55 Dr. V. P. Sachdev 1 A. M. O. Medicine .. 29-4-64 Once

56 Dr. S. C. Srivastava Registrar Surgery .. 13-5-64 Once

57 Miss Tripta Verma Staff Nurse ♦ • 15-6-64 Once

58 Dr. S. M. Bose A. M. O., Surgery •. 20-6-64 Once

59 Dr. H. S. Bala A. S. O., Surgery 22-6-64 Once

60 Dr. J. N. Bhatia Lect., E. N. T. .. 25-6-64 Once

61 Miss T. Kaur Staff Nurse .. 2-7-64 Once

62 Dr. S. M. Grover A. M. O., Surgery 15-7-64 Once

63 Dr. S. Mahajan A. M. 0 |  Gynaecology .. 28-7-64 Once

64 Dr. Prem Garg A. M. O., Medicine ... 28-7-64 Once

65 Miss R. P. Sidhu Staff Nurse • % 4-8-64 Once

66 Miss N. Grover Sister Nurse 11-8-64 Once

67 Miss D. P. Naaz Staff Nurse I • 11-8-64 Once
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Serial
No.

Name Designation Date of 
donation

Timei

1 2 3 4 5

68 Dr. O. P. Khana A. S. O. Surgery 17-8-64 Once

69 Dr. Suresh Jawar Deptt., Radiology 9m* 17-8-64 Once

70 Dr. P. S. Widwal Lecturer Medicine 26-8-64 Once

71 Dr. B. W. Gajwani A. S. O., Medicine • x l 26-8-64 Once

72 Dr. T. S. Nanda A. S. O., Dental Deptt. 26-8-64 Once

73 Dr. Sat Parkash A. S. O., Surgery 29-8-63 Once

,74 Dr. Sham Sunder A. S. O., Eye Deptt. 999 27-5-63 Once

75 Dr. S. Rangacbari Sr. Lecturer mrnJ9 13-5-63 Once

76 Dr. S. * Khana A. M. O., Medicine 17-5-63 Once

77 Dr. R. S. Narang Asstt. Prof. Anaesthetics 18-5-63 Once

Promotion in the Police Department 
*6611. (C.U.) Comrade Makhan Singh Tarsikka : Will the Minister 

for Home and Development be pleased to state the names o f the Police 
Officers with their home addresses promoted as Inspectors, Deputy 
Superintendents and Superintendents o f Police in the 

State during the last three years.
Sardar Darbara Singh : A statement containing the requisite in* 

form ation is laid on the Table of the House.
List o f Assistant Superintendents o f Police promoted to officiate as Superintendent o f  

Police in the State since 1st September, 1961 with their home addresses

Seria l 
N o .

N am e Home Address Remarks

1. Shri M.L. Bhanot, I.P.S. .. Village and post office Argo- 
wal, District Hoshiarpur

On deputation 
to Delhi

2. Shri G.S. Mander, I.P.S. .. Village Mander Dona, post 
office Kapurthala

Ditto

3. Shri P.S. Shukla, I.P.S. .. Village Rasulpur, District 
Rae Bareli (U.P.)

4. Shri K.L. Dewan, I.P.S. .. Settled in Varanasi U.P.) A displaced 
person from 
West Pakistan

5. Shri H.R. Swan, I.P.S. .. Village and post office Sakruli, 
District Hoshiarpur

*
- .

6. Shri P.S. Bhinder, I.P.S. .. * Onkar Nagar, Gurdaspur

7. Shri J.S. Anand, I.P.S. .. 25/34 East Patel Nagar, 
New Delhi

8. Shri S.S. Brar, I.P.S. .. Kila Raipur, District 
Ludhiana
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Questons

Serial
No.

N am e H om e Address Rem arks

9. Shri Dalbir Singh, I.P.S. .. Village Mandiala Khurd, 
post office Bhorla, District 
Ludhiana

10. :Shri K.K. Zutshi, I.P.S. Jhoomer Laps Gai den, 
Station Road Jaipur

l i . Shri H.C. Jatav, I.P.S. Karol Bagh, New Delhi-5

List of Deputy Superintendents of Police, promoted to officiate as Superintendent of
Police, since 1st September, 1961

Seria l
No.

Name Home Address

1. Shri J.S. Dulat Village Mehman Singhwala, Police Station 
Dehlon, District Ludhiana

2. Shri E.F. Deatker Not settled anywhere

3. Shri P.C. Sahney Rohtak Road, New Delhi

4. Shri Roshan Lai Kapur Settled at Chandigarh

5. Shri Sukhpal Singh Village and post office Kathgarh, Tehsil 
Garhshankar, District Hoshiarpur

6. Shri Bhagwat Sarup Village Badli, Police Station Jhajjar, District 
Rohtak

7. Shri Ujagar Singh Village and Post Office Garg, Ludhiana 
district

8. Shri Kasturi Lai Sudan No. 526, L, Model Town, Ludhiana

9. Shri Ram Singh Brar Har Inder Nagar, Faridkot, District 
Bhatinda

10. Shri Gursharan Singh Jiajee Patiala

11. Shri Sant Singh Village Bal Kohna, Police Station Nakodar, 
District Jullundur

12. Shri Gurdev Singh Village Gurdhanpur, Police Station Amloh, 
District Patiala

13. Shri Jodh Singh Village Jalan, Police Station Bhawanigarh, 
District Sangrur

14. Shri S.K. Rattan Near Government Telegraph Office, Patiala

15. Shri Narinder Singh Kothi Sonian, Post Office Maloudh, District 
Ludhiana

16. Shri Kuldip Singh Village Ugoke, Police Station Barnala, 
District Sangrur

17. Shri Ranbir Singh Yadav Village and Post Office Hastsal, Delhi

18. Shri Hari Singh Village Chhawani, Police Station Sadar, 
Hoshiarpur

19. - Shri Surjit Singh Rajpura, Police Station Sadar, Ludhiana
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Seial Name Home Address
N o.

20. Shri Harbans Singh .. Not settled yet

21. Shri B.L. Chhibber .. Not settled yet

List of Deputy Superintendents of Police, promoted from 1st Septennher, 1561 to 31st
August, 1964 with their home addresses

Name

1. Shri Roop Chand

2. : Shri Balbinder Singh

3. Shri Rattan Parkash

4. Shri Radha Krishan

Home address

Mansa Mandi, District Bhatinda

Village QillaRaipur, Police Station Dehlen, 
District Ludhiana, now settled in District 
Patiala

Son of Pt. Dewan Chand, Village Piplan- 
wala, Police Station Sadar, Hoshiarpur

112, Daya Nand Nagar, Lawrence Road, 
Amritsar

5. Shri Dalip Singh, P/126

6. Shri Ram Narain

7. Shri Jetha Nand

8. Shri Hans Raj, P/76

Village Chak No. 20-GG, District Siri Ganga 
Nagar, Rajasthan

Village Dataranwali, Police Station Abohar, 
District Ferozepur

Refugee from West Punjab. Not settled 
as yet

Village Radore, Police Station Radore, 
District Karnal

9. Shri Rajinder Singh Kot Sardar Mit Singh, Police Station Sadar, 
Amritsar

10. Shri Tek Chand Village Sampla, Post Office Sampla, District 
Rohtak

11. Shri Guru Dutt Uppal

12. Shri Gurjaipal Singh

Refugee from West Punjab. Not settled 
as yet

Lamba Pind, District Jullundur

13. Shri Mit Singh Village Dingrian, Police Station Adampur, 
District Jullundur

14. Shri Partap Singh

15. Shri Prithi Singh

16. Shri Sukhdarshan Likhi

17. Shri Ram Murti

Village Lohgarh, Police Station Mahal 
Kalan, District Sangrur

Mohalla Raghomajra, Patiala

Civil Lines, Ludhiana

Village Sadhwan, Police Station Lopoke, 
District Amritsar

,1 8 . Shri Ram Sarup, P/63 House No. 9, Mohalla No. 16, Jullundur 
Cantt.

19. Shri Joginder Singh, P/65 Village Dhimanwala, Police Station Sadar 
Faridkot, District Bhatinda

20. Shri Charan Singh, P/67 Village an Town No. 517, Surajgang, Jul
lundur City



Answers to Starred Questions converted into U nstarred (17)259
Questions

Seria l Name Home address
N o.

21. Shri Ujagar Singh, P/77 .. Village Panduri Khazurwali, Police Station
Hariana, District Hoshiarpur

22. Shri Pritam Singh, P/68 .. Son of Shri Takhat Singh, Village Nabha,
Police Station Nabha, District Patiala

23. Shri Gurdial Singh, P/81

24. Shri Pritam Singh, P/51

25. Shri Hardam Singh, P/56

26. Shri Sukhjinder Singh

Village Nizam Din Wala, Police Station 
Makhua, District Ferozepur

Street Purani Adalat, Patiala

Village Raisinghwala, Post Office Bhiwani 
Garh, District Sangrur

Village Ra m Garh, Bhulath, District Kapur- 
thala

27. Shri Raghbir Singh, P/88 .. Village and Post Office Jhojhu Kalan, Tehsil
Dalmia Dadri, District Mohindergarh

28. Shri Raj Singh .. Village Sanghi, Police Station Sadar, Rohtak

29. Shri Daulat Ram . • Village and Post Office Sheron, Police
Station Sadar, Tarn Taran, District 
A mritsar

30. Shri Guran Ditta .. Village Nanan, Police Station Jhapal Kalan,
District Amritsar

31. Shri Jog Raj .. Batala, District Gurdaspur 1

32. Shri Satdev Singh .. 3, Arya Nagar, Rohtak

33. Shri Inderjit Singh, P/102 .. Village and Post Office Littran, District
Jullundur

34. Shri Mangal Singh, P/39 .. Village Jaja, Police Station Tanda, District
Hoshiarpur

35. Shri Gurbax Singh, P /162 .. Village Fatehpur Khurd, Police Station
Garhshankar, District Hoshiarpur

36. Shri Bhajan Singh, P/163 .. Village Rampur, Police Station Phagwara,
District Kapurthala

37. Shri Harbans Singh, P/164 Katra Ramgarhian, Chaulk Prag Dass, eB*
Division, Amritsar

38, Shri Om Parkash, P/165 .. Village Gobindpuri, Police Station Jagadhri,
District Ambala

39. Shri Malik Chand, P /166 .. Refugee from West Punjab. Not settled

40. Shri Charan Singh, P /167 .. Village and Post Office Nagoke, District
Amritsar

41. Shri Jaspal Singh, P /147 .. Village Pakhowal, Police Station Raikot,
District Ludhiana

42. Shri Shamsher Singh, P/149 Village Baroda, District Rohtak

43. Shri Surjit Singh, P /l50 ..  Village Gharwaddi, Police Station Sadar,
Ludhiana
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44. Shri Raj Kumar Mehta .. C/o Prop. Chitra Talkies, Hardwar (U.P.)

45. Shri Dharampal Singh .. Village Kapial, District Sangrur

46. Shri Thakar Dass .. Village Bauwind, Police Station Bhikhiwind, 
District Amritsar

47. Shri Fateh Chand .. Village Kandola, Police Station Adampur, 
District Jullundur

48. Shri Ram  Sarup, P/139 .. Village Ahoon, Police Station Pundri, 
District Karnal

49. Shri Sunder Singh, P/171 .. Village Sataur, Police Station Sadar, 
Hoshiarpur

50. Shri Rambel Singh .. Village Miran Kot Khurd, Police Station 
Sadar, Amritsar

51. Shri Bakshi Ram .. Refugee fro m Sialkot. Not settled as yet

52. Shri Baldev Singh, P/174 .. Village Lakhopur, Police Station Balachaur, 
District Hoshiarpur

53. Shri Mohan Singh .. Quarter No. 4A/20, Tilak Nagar, New Delhi

54. Shri Prem Kumar .. Village and Post Office Rurka Kalan, Police 
Station Phillaur, District Jullundur

55. Shri Pritam Singh, P/177 .. Village and Post Office Malout, District 
Ferozepore

56. Shri Waryam Singh .. Hoshiarpur City

57. Shri Randhir Singh .. Village and Post Office Khera, Tehsil 
Sirhind, District Patiala

58. Shri Tikka Singh .. Village Bichhpuri, Post Office and Tehsil 
Office Shahzadpur, Naraingarh, Ambala

59. Shri Ascharj Lai .. Village Sadhaura, Police Station Sadhaura, 
District Ambala

60. Shri Gulzara Singh .. Village Sangatpur, Police Station Lehragaga, 
District Sangrur

61. Shri Lajpat Rai .. Model Town, Panipat, District Karnal

62. Shri Harinder Singh .. Village and Post Office Khizarabad, Police 
Station Kharar, District Ambala

63. Shri Tara Singh .. Village Lalton Khurd, Post Office Baddowal, 
District Ludhiana

64. Shri Pran Nath .. Son of Shri Radha Krishan, Village Khanjri, 
Police Station Jagadhri, District A mbala

65. Shri Krishan Lai .. 526-L, Model Town, Ludhiana

66. Shri Pritam Singh, P/188 .. Village Dispsinghwala, Police Station 
Fariakot, District Bhatinda

67, Shri Umrao Singh, P/189 .. Village Topiala, Police Station Lopoke, 
District Amritsar
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Serial Nam e Home address
N o.

68. Shri Gandharb Singh .. Village Kathlaur, Post Office Narot Jai mal
Singh, District Gurdaspur

69. Shri Par mohinder Singb .. Village and Police Station Mansa, District
Bhatinda

70. Shri Harjit Singh .. Village Rur Math, Police Station Sharpur,
District Sangrur

71. Shri Dev Dutt ..  Village Hadiabad, Tehsil Phagwara, District
Jullundur i

72. Shri Pritam Singh, P/195 .. Tam Taran, District Amritsar

73. Shri Lai Chand, P/198 .. Village Bhangali, Police Station Majeetha,
District Amritsar

74. Shri Gurbaksh Singh, P/199 Model Town, Ludhiana

75. Shri Chandgi Ram 3 .. Village Malkhan, Police Station Maham,
District Rohtak

76. Shri Badri Sharma

77. Shri Bhag Singh

78. Shri Gurbachan Singb

79. Shri Moti Ra m

Refugee fro m West Punjab. Not settled as 
yet

Village Karala Kalan, Police Station Tanda 
Ur mar, District Hoshiarpur

House No. 655/21-B, Partap Bazar near 
Lai Masjid, Rohtak City, District Rohtak

Village and Post Office Kartarpur, District 
Jullundur

80. Shri Lakhi Ram .. Village and Post Office Bichhari, Police
Station and Tehsil Gohana, District Rohtak

81. Shri Ujjal Singh .. Son of Jhanda Singh, Village and Post
Office Ghalib Kalan, Police - Station 
Sidhwan Bet, District Ludhiana

82. Shri Sube Ram .. Village Mangolpur, Post Office Nanglot,
Delhi State

83. Shri Joginder Singh, P/201 Village Sajjan Magri, Police Station
Samondri, District Ambala

List of Inspectors with their Home addresses who were promoted in the State during the
last three years

Serial Name Home address
No.

1. Shri Inder Singh, A/70 . .  Delhi, 62/24, Rohtak Road, Qarol Bagh,
Delhi

2. Shri Hazara Singh, B/75 . .  Gojarpura, Police Station Majitha, District
Amritsar

?. Shri Suchet Singh, PR/144 .. Village Pindori Takhatmal, Police Station
Jhabbal, District Amritsar
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Seria l
N o . Name

4. Shri Hardial Singh, J/78

5. Shri Mit Singh, B/89

6. Shri Sowam Singh, B/28

7. Shri Vidya Sagar, J/15

8. Shri Gurmukh Singh, J/79

9. Shri Joginder Singh, A/43

10. Shri Ganpat Rai, A/52

11. Shri Santa Singh, J/51

12. Shri Harchand Singh, R/41

Home address

Nowshera Panwan Sarhali, Police Station, 
District Amritsar

VillageKhabaRajputan, PoLceStation Beas, 
District Amritsar

Village Chharwali, District Jullundur

Village Viram, Police Station Shahgari b. 
District Gurdaspur

Rmuwal, Police Station Shakot, Jul-lundur

Village Bhankarpur, Police Station, 
Mubarakpur, District Ambala

Patti Afghnan, Panipat, District Karnal

Village and Post Office Phagwara, District 
Kapurthala

(Bhatinda) Village and . Police Station 
Bhatinda

13. Shri Sohan Lai, A/103

14. Shri Om Parkash, A/176

15. Shri Madan Lai, R/2

16. Shri Devinder Kumar, A/72

17. Shri Kartar Singh, A/18

18. Shri Jagdeep Singh, A/95 

19/ Shri Hari Singh, P.A.P/ 66’ ..

20. Shri Narinjan Singh, PAP/80

21. Shri Sampuran Singh, J/41 ..

22. Shri Baldev Raj, A/62

23. Shri Anup Singh, B/97

24. Shri Chaman Singh, B/69

25. Shri Lai Singh, R/8

26. Shri Nand Lai, PR/76

27. Shri Baldev Raj, A/107

28. Shri Krishan Lai, A/28

29. Shri Pran Nath, R/25

House No. 55, Mohalla No. 10, Sadar 
Bazar, Jullundur District

Not settled

Refugee from West Punjab. Settled in 
Jullundur District

Village Chalil Kalan, Police Station Tarn 
Taran, District Amritsar

Village Dhand. Police Station Jhabbal, 
District Amritsar

Model Town, Ambala

Jullundur District

Village Khoe, District Ferozepore

Mohalla Shrifpura ‘D’ Division, Amritsar

Not settled

Village Maheroo, Post office and Police 
Station Nakodar, District Jullundur

Village Patira, Police Station Sadar Jul
lundur, District Jullundur

Village Bhulara, Police Station Sadar, 
Kapurthala, District Kapurthala

Ludhiana District

Not settled

Hissar District

t  • Batala , District Gurdaspur
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30. Shri Randhir Singh, B/61 ..  Village Rooly, Police Station Mehna, District
Feroz'epur

31. Shri Sunder Lai, J/65 .. Not settled

32. Shri Jai Singh, B/33 .. Village Intal Kalan, Police Station Jind,
District Sangrur

33. Shri Randhir Sain, A/21 .. Rohtak District

34. Shri Bhagwant Singh, A/22 Displaced person. Not settled

35. Shri Kosh Raj, PR/23 .. Allottee Village Anangoli, Tehsil Narain-
garh, District Ambala, at present Katra 
Khazana, District Amritsar

36. Shri Jit Singh, PR/37 .. Village and Post Office Jandu Singha,
Police Station Adampur, District Jul- 
lundur

37. Shri Shiv Nath, B/47 ’ .. Khud Mohalla, Sabzi Chowk, Ludhiana

38. Shri Ratti Ram, A/105 .. Village Thurana , Police Station Naman
District Hissar ’

39. Shri Munsha Singh, J/l .. Village Chandyani Khurd, Police Station
Balachair, District Hoshiarpur

40. Shri Bhagat Singh, A/14 .. Village Charhori, Post Office Kurali,
District Ambala

41. Shri Hari Ram, A/92 , . .  Village , Police Station and Tehsil Tohana,
District Hissar

42. Shri Narinjan Singh, J/21 .. Village Talwarandi, Post Office Dhariwal,
District Gurdaspur 

»
43 Shri T.P. Hine .. Cathelic Club, Simla

44. Shri Akhtiar Singh, B/2 .. Village and Post Office Sujapur, District
Ludhiana

45. Shri Ram Kishan, PR/102 .. Village Ram Nagar Chatan, Police Station
Sheraur, District Sangrur

46. Shri Mehar Chand, P.A.P. 54 Village Dangoh, Post Office Pirthipur,
District Hoshiarpur

47. Shri Nanak Chand, A/99 .... Kunjpura Road, Police Station, Sadar,
Kamal, District Karnal .

48. Shri Ram Saran Dass, A/62 House No. B-III/1058, Rohtak

49. Shri Bishamber Dass, PAP/75 Jullundur District

50. Shri Dhani Rani, No. PAP/76 Village and Post Office Farrukh Nagar,
district Gurgaon

51. Shri Ranjit Singh, PAP/77 Chaura Kalan, Post ce oty
.. Dstrict Gurdasp

52. Shri Harbans Singh PAP/51 House No. 4389 Ward No. 3, Ambala City
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Serial Nam e
No.

*53. SurajBnan PAP/83

54. Shri Surjit Singh, PAP/106 ..

55. Shri Puran Singh, APB/3

56. Shri Joginder Nath Bali, B/40

57. Shri Karnail Singh, PR/74 ..

58. Shri Krishan Chander, PR/31

59. Shri Atamjit Singh, PR/36 ..

60. Shri Karam Singh, J/6

61. Shri Chhelu Ram, A/26

62. Shri Lachhmi Narain Handa,
R/22

63. Shri Raj Kumar, J/52

64. Shri Gian Chand, A /10

65. Shri Prithi Pal Singh, A/94

66. Shri Gurdev Singh, A/82

67. Shri Jaigopal Singh, A/2

68. Shri Gajjinder Singh, B/21 .

69. Shri Ramji Dass, A/3

70. Shri Shanti Sarup, A/86

71. Shri Man Singh, A/63

72. Shri Balbir Singh, A/31

73. Shri Jag Ram, A/12

74. Shri Joginder Singh, A/25 ..

76. Shri Amolak Ram, A/37

77. Shri Netar Parkash, A/61

Hom e address

Village and Post Office Siswal, District 
Hissar

Village and Post Office Bhagowal, district 
Gurdaspur

Kishan Bhawan, Patiala

House N o . 142, Block B /l , Malaka Ganj, 
Sabzi Mandi, Delhi-6

VillageKazikot,Police Station Tain Tarr n, 
district Amritsar

Refugee from West Punjab. Not settled

Village Phulahi, Post Office Bhatrana, 
District Hoshiarpur

Village and Police Station Sardaigaib, 
District Bhatinda

Village Dundahera, Post Office and Police 
Station Sadar Gurgaon, District Gurgac n

Sunam, Patiala

C/o Harish Chand, Retired Inspector of 
Police, Nabha Gate, Sangrur

Ambala Cantt (Police Station)

Chaura Khuman, Police Station Kotwali- 
Patiala

Village and Post Office Nabha, Patiala 
District

Chabbal Kalan, Police Station Amritsar 
District

House No. XI, 261, Karman Road, 
Ludhiana

Village Goghari, Post Office Bainsi, Police 
Station Moham, tehsil Gohana, District 
Rohtak

Not settled

Village Satiod Khurd, Hissar District

Bahaniwal, Police Station Mansa, district 
Bhatinda

Village Sirhol, Police Station Sadar Gurgaon, 
district Gurgaon

Village Sohian, Post Office Hans Kalan, 
district Ludhiana

Village Hanslesa, Police Station Narain- 
garh, district Ambala

. .  Ambala District
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78. Shri Nazar Singh, PAP/24 ..

79. Shri Mehar Chand PAP/36

80. Shri Jaswant Singh, PR/56

81. Shri Bachan Singh, J/45

82. Shri Baldev Singh, J/44

83. Shri Baldev Singh, A/122 ..

84. Shri Janak Raj, A/19

85. Shri Gurnam Singh, A/49 ..

86. Shri Gurcharan Singh, PAP/56

87. Shri Harnam Singh, PAP/23

88. Shri Des Raj, PAP/68

89. Shri Chhaju Ram, PAP/103

90. Shri Charanjit Singh, PAP/4

91. Shri Raj Kumar, PAP/7

92. Shri Dewan Chand, J/76

93. Shri Gurbai Singh, APB/8 ..

94. Shri Shamsher Singh, PAP/12

95. Shri Charanjit Singh, PAP/1

96. Shri Sawan Ram, PR/28

97. Shri Kartar Singh, J/72

98. Shri Suchha Singh, PAP/50

99. Shri Mohinder Singh, J/32 ..

100. Shri Kundan Singh, PAP/11..

Home address

Village Lalpur, Police Station, Tarn Taran, 
district Amritsar

Village Diggle, Police StationBarry, district 
Rohtak

Sector 22-C, House No. 2152, Chandigarh

Village Mikkanga, Police Station Dharam- 
kot, District Ferozepore

Village Chanarthal Kalan Nagar, Police 
Station, Raman, District Bhatinda

Model Town, Yamuna Nagar, district 
Ambala

Aziz Buildung, Maulvi Ahata, Cart Road, 
Simla

Village and Post Office Lotheri, district 
Ambala

Jaunpur, U.P.

Village and Post OfficeTarsika, Post Office 
Jandiala Guru, district Amritsar

Viflage and Post Office Sanhra, district 
Jullundur

Village Ghumanhera, Post Office Najab 
Garh, district Delhi

Village Mari, Police Station Amb, dtstrict 
Hoshiarpur

Village and Post Office Bajwara, Police 
Station Sadar, Hoshiarpur

Not settled

Village Matta, Police Station Kapura, 
district Bhatinda

Village Dhaularan, Police Station 
Khumanon, district Ludhiana

CheemaHouse, Street No. 9, CentralTown, 
Jullundur City

. Village Kanjera, Police Station Sapatu, 
District Mahasu

Village Jarsarwala, Post Office Dhanaula» 
district Sangrur

32-G, Sector 1 0 -D, Chandigarh

Ambala District

Amritsar District
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Seria l N am e Home address
N o .

1 0 1 . Shri Dara Singh, PAP/104 ..  Village Ganguwal, Post Office Jandiate.
Police Station Noor Mahal, district Jvt- 
lundur

102. Shri Hukam Chand, PAP/105 Village Adhoya, district Ambala

103. Shri Dharam Singh, PAP/5 Village Gandiwind, Police Station Sarhali,
district Amritsar

104. Shri Jatinder Pal, B/87 .. Village Post Office Khanna, Mohalla
Araian, district Ludhiana

105. Shri Bidhi Chand, PAP/89 .. Village Thether, Post Office Shahpurt
district Kangra

106. Shri Pritam Singh, PAP/109 .. Village City Ambala

107. Shri Prabu Dyal Singh, PAP/115 House No. 80, Hosiery Stores, Ludhiana

103. Shri Amrtk Singh, PAP/108 .. Village Mohanpur,Police Station Shahbad,
District Karnal

109. Shri Daya Ram, PR/57 .. Village Mauhari, Police Station Dharam-
; ? ’ pur, district Simla

110. Shri Sant Singh, APB/22 .. Ambala/Patiala

111. Shri Gurdev Singh, A/41 ..  Village Chhajauli, Police Station Sunun,
district Sangrur

112. Shri Narinjan Singh, J/67 ..  Barnala, district Sangrur

113. Shri Ram Singh, PR/76 ..  Patiala district

114. Shri Makhan Singh, J/40 ..  House No. 869, Mohalla Simlbe, Batala
district Gurdaspur

115. Shri Devi Dutt, PR/154 .. Village Todi Kheri, Police Station Safidon
Mandi, Jind, District Sangrur

116. SHri Gurbachan Lai, APB/10 Village Police Station Faridkot, District
Bhatinda

117. Shri Jog nder Singh, PR/5 Village Mainawala Khurd Police Station
Raman Mandi,District Bhatinda

118. Shri Pritam Singh PAP/63 .. Village Chowk Lachhmansar Post Office
Amritsar District Amritsarf - ' ;r“

119. Shri Raghbir Singh, J/74 - .. Village Daula Singh Wala.. District Sangrur

120i Shri Ved Parkash, PAP/18 .. Village and Post Office Bhundsi, Police
Station Sona, District Gurgaon

121. Shri Jagir Singh, PR/80 ..  Village Kot Bhara, Police Station Kot Fatta,
District Bhatinda

122. Shri Surjit Singh, PR/81 .. Village and Post Office Bassi, District
Patiala
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123. Shri Gurcharan Singh, APB/15 Village Mansurpur, police station Bassi,
district Patiala

124. Shri Sagar Chand, PAP/128 Village and Post Office Badli, district
Rohtak

125. Shri Jaswant Rai, B/51 .. Village Kot Isa Khan, Post Office Dharjn-
kot, district Ferozepore

126. Shri Shiv Narain, PR /88  .. Mohalla Pandhiwala, village and post
office Sanaur, district Patiala

127. Shri Peshaura Singh, PR/43 Village Chaina, Post office Jaitu, tehsil
Faridkot, district Bhatinda

128. Shri Balbir Singh, PAP/95 .. Village Nirpur, district Narnaul

129. Shri Hans Raj, PAP/58 .. Village Beas Pind, police station Adampur,
district Jullundur

130.

131.

132.

133.

134.

135. 

136

137.

138.

139.

140.

141.

142.

143.

144.

145.

146.

147.

Shri Jale Ram, PAP/85

Shri Amrit Kumar, PAP/120 

Shri Harbans Lai, PAP/116 ..

Shri Sat Pal, PAP/113 

Shri Surjit Singh, A/120 

Shri Madan Gopal, J/18 

Shri Pritni Nath, J/30

Shri Index Singh, J/27

Shri Pntam Singh, J/48 

Shri Mewa Singh, J/17

Shri Naubat Rai, J/60

Shri Sardar Singh, J/8

Shri Hans Raj Singh, PAP/142 

Shri Ram Saran Dass, B/9 .. 

Shri Dalip Singh, B/13 

Shri Udham Singh, B/23 ..

Shri Dewan Chand, B /ll

Shri Karnsil Singh, PAP/136

Village Dharte, police station Heyal, district 
Rohtak

Court Road, Delhi

House No. 186/2, Purani Mandi, Phillaur, 
district Jullundur

Displaced person. Not settled

Katra Ram Gorhian Chowk, Amritsar

Village Faridkot, post office Faridkct

Village & P. O. Nanda Chaur 
District Hoshiarpur

Village Raipur Pir, Baxwala, district 
Kapurthala

Amritsar District

Village and Post Office Bal, police station 
Kartarpur, district Jullundur

Displaced person. Now settled Ludhiana 
proper

House No. 75, Mohalla Vir Kundle,
Patiala

House No. 335/M, City Gurdaspur 

Not settled 

Amritsar District 

Amritsar District

Village Malarwal, police station Balachaur , 
district Hoshiarpur

House No. 138, Maya Bas, Regho Mazra , 
Patiala
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Name
148. Shri Balbir Singh, PAP/125

149. Shri Jagdish Chander, PAP/127

150. Shri Ganga Ram, PAP/129 ..

151. Shri Jugraj Singh, PAP/135 ..

152. Shri Randhir Singh, R/24 ..

153. Shri P.B. Ram, A/130

154. Shri Gurdip Singh, R/21

155. Shri Ashwani Kumar, R/35 ..

156. Shri Iqbal Singh, 18/PR ..

157. Shri Nand Lai, 134/A

158. Shri Baldev Singh, 21/A

159. Shri Ramji Dass, 58/B

160. Shri Joginder Singh, 11/B ..

161. Shri Jagdish Dutt, 69/B

162. Shri Dilawar Singh, 70/B

163. Shri Sujan Singh, 59/B

164. Shri Mulk Raj, 7/B

165. Shri Sohan Lai, 61/B
166. Shri Vas Dev, 6/A

167. Shri Gurdial Singh, 60/B

168. Shri Manmohan Singh, 15/J

169. Shri Khazan Singh, 8/B

170. Shri Gurbir Singh, 12/B

Home address
Khauda Kheri, Hansi, District Hissar 

Jullundur District

Village Sahabir, post office Bhoranj, police 
station Hamirpur, district Kangra

Village Midha Khora, police station 
Laimbi, Ferozepore

Gurgaon District

Refugee from West Punjab. Not settled 

Sangrur District 

Not settled

Village Mangal Khad, police station 
Tanda, district Hoshiarpur

Village Massan Chand Bharwana, police 
Station Massan Chand Bharwana, now 
settled at village and post Office Summer 
Gopalpura, district Rohtak

Q. No. 42, Shivaji Colony, Rohtak

Owns a plot in Meena Kashi Gardens, 
Nazaf Garh Road, New Delhi

Village Galoli, police station Ghoga, district 
Patiala

Not settled

Village Meham, police station Meham, 
district Rohtak

House No. 267, Mohalla Mata Rani, 
Khanna, district Ludhiana

S.S. Jiwan Singh Road, Durgiana Abadi, 
Amritsar

Bagha Purana, district Ferozepore
Rohtak, House No. 151/R, New Colony, 
Rohtak

Village Ghaloti, post nffice Rodhani, police 
station Gial, district Patiala

Not settled

Not settled

Village Fatehbad, police station Varcwal, 
district Amritsar

171. Shri Joginder Singh, J/13 .. Village Uggoke, post office and police
station Barnala, district Sangrur

172. Shri Resham Singh, 13/B ..  Village Duhra, police station Adampur,
Jullundur
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Home address

.. Village and post office Rajpura Bhain, 
district Hoshiarpur

.. Jata, police station Tanda, district Hoshiar
pur

.. Not settled

.. Village Jalal Usman, police station Beas 
d /strict Amritsar

.. Village and post office Saudhaura, district 
Ambala

.. Village Kharar, Ackhrwal, police station 
Mahal Pur, district Hoshiarpur

179. Shri Parphool Singh, 86/B .. Village and post office Moga, district
Ferozepore

180. Shri Harbans Lai, 87/B .. Civil Lines, police station Sadar Ludhiana,
district Ludhiana

181. Shri Bal Singh, 87/J .. Mohalla Ahluwalia, Ambala City

182. Shri Mohinder Singh, 81/B .. Sangrur District

183. Shri Joginder Singh, 22/A .. Village Machian, police station Hariana,
d istrict Hoshiarpur

Name

173 Shri Hardas Singh, 73/B

17 4 . Shri Wattan Singh, 75/B

175. Shri Baldev Krishan 13/J

176. Shri Fauja Singh, 80/B

177. Shri Jasmer Singh, 51/B

178. Shri Balram Gill, 115/B

184. Shri Kirpal Singh, 1/A .. Village Bhaugu, police station Kotwali,
district Bhatinda

185. Shri Jang Bahadur, 134/J .. Sadar Bazar, Mathura, police station
Mathura (U.P.)

186 Shri Pritam Singh, 104/J Village Harike police station Patti distr ict
Amritsar

187 SnriDaljit Singh, 58/J Ambala district Roorki Parao, police station
Chandigarh

188 Shri Shamsher Singh, PR/3 .. Village & post office Khamanon Kalan
tensil Samrala district Ludhiana

189 Shri Jaswant Singh, PAP/47 ..

190 Shri Ishwari Dutt, PAP/82 

191. Shri Chanan Singh, PR/34 ..

192. Shri Puran Singh, A/34

193. Shri Prem Singh, A/96

194. Shri Harbans Singh, B/48 ..

195. Shri Zail Singh, PAP/65

Village Dhamian Kalan police station Hariana 
district Hoshiarpur

Matra Gaon police station Lansdur, district 
Garhwal (U.P.)

Village Naina, police station Rajpura 
district Patiala

Village Ratta Kalan, police station Atali, 
Mandi, district Mohindorgarh atN arnaul

Village Ghecani Kalan police staiion Payal, 
district Ludhiana

Gurdaspuir District

Village and post office Sarhali Kalan 
district Amritsar

Shri Piara Singh, PAP/53 * « Hoshiarpur D istrict
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197. Shri Jagdish Chander, PAP/32

198. Shri Piara Lai, R/34

199. Shri Piara Lai, B/96

200. Shri Pala Singh, B/55 

201* Shri Ram Chander, A/48

202. Shri Dacshan Singh, R/10 ..

203. Shri K.L. Dutt, C.I.D./22 ..

204. Shri Ranbir Saran, PR/89 ..

205. Shri K artar Singh, PR/90 ..

206. Shri Gurdev Singh, PR/91 ..

207. Shri Gurdev Singh, PR/140

208. Shri Jagdish Chander, A/17 ..

209. Shri Banarsi Dass, B/35

210. Shri Sucha Singh, PAP/140

211. Shri Harivansh Lai, B/17 ..

212 Shri Swaran Singh, PAP/145

213. Shri Suijit Singh, PAP/146 ..

214. Shri Atam Ram, A/9

215. Shri Joginder Singh, A/66 ..

216. Shri Surjit Singh, A/42

217. Shri Gurdarshan Singh, A/129

218. Shri Zile Singh, A/106

17)270
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Village Binjal Pur, police station Mullana, 
district Ambala

Village Khewet Kalan, post office Bhikhi, 
district Bhalinda

Jullundur District

Resident of Thai, district Ka'rnal 

Rohtak D istrict

Village Bagraari, post office Kairon, police 
station Sirhali, district Amritsar

Amritsar District

Mohindergarh District

VillageSikho, police station Rama, district 
Bhatinda

Village Khanpur, Post Office Modian, Police 
Station Amargarh, district Sangrur

Village Medawas, post office Chhajli, police 
station Sunam, district Sangrur

Kamal

House No. 139, W/12, Panipat, district 
Karnal

Amritsar District 

Not settled

Village and post office Kandhala Jattan, 
district Hoshiarpur

House No. 283/4, Mohalla Giljian, Bassi 
Pathana, district Patiala

Mohalla Ahlowalian, Ambala City

Village Saham, police station Patti, district 
Amritsar

Village Sihan Majra police station Rupar, 
district Ambala

Garden Colony, Khanna, district Ludhiana 

Village Eagra, tehsil Jind, district Sangrur



219. Shri Sohan Lai, A/8 .. Village Landhri Sukhnunbra, tehsil Hissar,
district Hissar

220. Shri Iqbal Singh, A/85 .. Village Dhiruwal police station Dharara
pur, district Jullundur

221* Shri Harchand Singh, A /114 Village Brahmwala, Post office Shivpur.
district Sangrur

222. Shri Pannu Ram, 14/A .. 217 BP M ohallaQari Wala Palwal, district
Gurgaon

223. Shri Iqbal Singh, 136/PR .. No. 326, Mohalla Kishan, district Hissar

224. Shri Brij Mohan Singh, 41/PR Patiala District

225. Shri Harcharn Singh, 108/B Village and Post Office Sarhali, district
Amritsar

226. Shri Mool Singh, 84/B .. Village Samri, Police Station Noor Mahal,
district Jullundur

227. Shri Amar Nath, 15/B .. Village Lohaja, Police station Amb, district
Hoshiarpur

228. Shri Balwaut Singh, 40/PR .. Village DasapjhKalan, post office Phillaur
District Jullundur

229. Shri K artar Singh, 20/J . .  Mahmel,post office Thanta, Distt Karnal

230 Shri Gajinder Singh, 117/B .. Village Suknuwal, police station Siri Har-
. gobindpur... District Gurdaspur

231. Shri Brij Mohan Mathur, Nabha, post office Patiala district
33/PR

Answers to Starred Questions converted into U nstarred (17)271
Questions* i

232 Shri Nirbhai Singh, 108/PR .. Bhatinda District

233. Shri Darshan Singh, 70/J .. Village Jugdev Kalan, Police Statior
Majitha, district Amritsar

234. Shri Ram Rachhpal, 122/B ..  Village Nakodar, District Jullundur

235. Shri Hukam Chand, 25/J . .  Jullundur District

236. Shri Sewa Singh, 34/J .. Village Dhatt police station Dakha, district
Ludhiana

237. Shri Gitrbhajan Singh, 130/J Ambala District

238. Shri Harbans Lai, C.I.D./20 Refugee from West Punjab. Not settled

239. Shri Durga Dass, C.I.D./21 . .  Village and post office Ferozeshah, district
Ferozepore

240. Shri Tejvir Singh A/101 ..  Village and post office Gochi police
station Beri, district Rohtak

241. Shri Surinder Kumar APB/17 ..  Kapurthala District

242. Shri Vod Parkash A/68 . .  Punjabi Building, Mehrauli, Delhi
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Representation by a Legislator of District Amritsar

*6612. (C.U.) Comrade Makhan Singh Tarsikka : 'Will the 
M inister for Home and Development be pleased to state whether it is a 
fact that a representation has recently been made by a Legislator o f district 
Am ritsar to  the Inspect or-G eneral of Police, regarding a false case of 
murder registered against him in October, 1962, if  so, a copy thereof 
along with copies o f other papers cannected with the said case be laid on 
the table o f the House ?

Sardar Darbara Singb : No murder case was registered against 
any Legislator o f D istrict Am ritsar in October, 1962. However, for an 
attem pt to  m urder, a case F .I.R . No. 242, dated 22nd October, 1962 
under sections 307, 342,367,324,148,149,1.P.C., police station Jandiala, 
district Am ritsar, was registered against six accused persons including 
Shri M akhan Singh Tarsikka, M .L.A.

It is a fact that a representation in that respect was made by Shri 
M akhan Singh Tarsikka, to  the Inspector-General of Police, copy of which 
is laid  on the Table o f the House. The I.G . ordered that the case should 
be carefully examined and this is still being done.

As regards the connected documents with the said case, since they 
form  part o f the judicial record, the Hon’ble member may please approach 
the district authorities to  get their copies.

feu,

HTOrtf a W f e W  fauf RTfaH, rft. US?tH,

n n tg iS  |

H? §  U_h1h U[i 3IH iR7 nt UnSTjJ Rsfat qt IPS
nt Hfsnn isn ’t n >f4 1962 fen tran n i  w s t  nt tjpui fun  n nn nun 

HUUt 3IS7 cftst7*7 HSI fen 24 >HcHRn. 1962 stun, 1962 fen W lS  fount 
isn ’t unn nn hs fe nn ufen i s  n n ^ fs  »-n in  § n s in  un 

nfeL^ nsi un unT sn? fesT nisn7 int i s t  n7ul ?.T in t s i  » b h s  

involved nn fe»p fnw7 i fen7—in n nfe>>fTST ustn (it has fifty §.H. 
O. ), t  qt nnsm fiw A .S .I . 3s in  § 307/325/324 364 w fe  n7iH 

usTf5>yT fnrnnn7u itn7 in n  ifnnnt ofint un®T s f  slnt ifo  tfofo ntn7 
nuunt w  i  Hmn >tf7u& i §  w  f  un fofee m*®7 n ? ^ n  fen
M.L.A. h su  s T itn7, s7 hV  fnn7 st better class n't diet it fist, 
snttpis nfyypnfnnHnt Hnnn Bfte7fHi43o?H7ns s i t n ^ s ^  fen hu HnTfg^r 
bpfn, *f7fn, Hn nn n few  nunst h 7 t  tyn^n fen uh ntn7 few7 1 fom  

i n s  n4 f e w f W  nfe>H7 nrn fen Hfes ntspfiH gtnt i fen rant i 4 >ymnn 

i i  qufnsnfe'n, nnt in n  f  auntn inn  s  nt fefen7 Min i
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.gHS.Bfei HBHfmffeB ufen M  331 nifeH ®3l >hbtbbI verdicts B*
M W  Ufe# M h ofB ®3 clfe I '

* ' '* ̂ • ' • ' ' -
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3 ETl|- ?& Br'BfeW 3f3*fr M M  31 I W?? offer 3 I Hfet 3c?TP* 
uMfe»f 3 1 fen M  h§ fe3HTg fesr M  »fe §uaBB mbhb* 3 (suspend) 
cM; Ml (status) -3 wbhbt M  ubb^ bM  §B3f M b M*} hb̂  
ofMfel'oM M  i

I v- ... ■ ;

' .feHiHl.HB §3. 189 I.P.C. f?B BB3 3*33 WB ffB UBBT BfflHSB 33$
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f f  3* WU H*,

(3tfB ftp« BBfHcp, 

>HH. * fe . § .)

;  C^se registered against Ex-S>arpanch of Udo-Nangal, district Amritsar

*6613. (C.U.) Comrade Makhan Singh Tarsikka : Will the M inister 
; • fox Home and Development be pleased to s t a t e -

la) whether it is a fact that a ca^e against Ex-Sarpanch of Udo 
Nangal, district Amritsar was registered at Police Station



Beas for misappropriation of Panchayat funds 
and for not handing over charge of account books, etc., 
to the new Sarpanch, if so, the facts of the case be laid 
on the Table of the House ;

(b) whether it is also a fact that the said Ex-S&rpanch made a  
statement before the Police Officer that he had handed 
over the Panchayat account books to the B.D.O., Tarsikka, 
and then on the next day he lodged report with he Police 
that all the account books were missing, if so, with what 
result ?

Sardar Barbara Singh : The required information is laid on the 
table of the House.

(a) Yes. A case under section 409, I.P.C., P.S. Beas,
F.I.R . No. 170, dated 28th July, 1964 was registered against 
Shri Bahadur Singh, Ex-Sarpanch, Udo-Nangal for not handing over 
charge of account book to new Sarpanch, Shri Gopal Singh under 
orders of D.C., Amritsar, dated 15th July, 1964 alleging embezzlement 
of some amuont by Ex-Sarpanch.

(b) Yes. Under orders of the D.C., Amritsar, a Police Officer 
went to Udo-Nangal for getting the charge of the Panchayat 
handed over to the new Sarpanch from the ex-Sarpanch who, told 
the Police Officer in presence of the respectables that; he had 
handed over record to B.D.O., Tarsikka. The Police Officer sub
mitted a report accordingly to D.C., Amritsar. On the-next, day the 
ex-Sarpanch lodged a complaint at P. S. Jandiala that on 24th 
M arch, 1964 while he was returning home from the office of 
B. D. O., Tarsikka alongwith record, he lost the Panchayat 
record at Bus Stand Saido Lail. The investigation of this case in 
progress.

Loan sanctioned by Punjab Land Mortgage Bank and its ,branchesdn the
State

*6615. (C.U.). Chaudhri Ranbir Singh : Will the Minister for 
Home and Development be pleased to state—

* , * r ' '  ̂ I
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(a) the number o f applications pending with the Punjab Land
Mortgage Bank and its branches in the State for medium 
and long term loans as on 30th June, 1964 along with the 
total requirement of loan districtwise in the State ■

(b) the number of cases alongwith the amount of medium and long
term loans sanctioned districtwise, by the State Land 
Mortgage Banks and its Branches during the Second Five- 
Year Plan period and first three years of the Third Five*? 
Year Plan ?

e  . "

Sardar Barbara Singh : (a) and (b). A satement is laid on the tabl^ 
of the House.

Answers to Starred Questions converted into Unstarred (1 7 )2 7 5
Questions

Statement

(a) No loan applications were pending with the State Land Mortgage Bank 
on 30th June, 1964 however, 750 loan applications for a total amount of Rs 4206,228 

were pendin&with the Primary Land Mortgage Banks as on 30th June, 1964, as 
under :—

Serial Name of the Primary Co-op. Land Mortgage No. with amount o f
No, Bank loan applications

pending on 30th 
June, 1964

Number Amount

Rs

1 Chandigarh 61 3,07,000

2 Gurgaon 73 3,48,666

3 Hissar 94 6,49,500

4 Karnal 134 5,47,212

5 Rohtak 56 3,37,400

6 Amritsar 5 20,000

7 Gurdaspur 13 97,000

8 Hoshiarpur 13 1,04,500

9 Jullundur 31 98,800

10 Ludhiana 33 1,47,500

11 Ferozepur 111 7,61,600

12 Bhatinda 50 4,49,200

13 Patiala 48 1,97,550

14 Sangrur 28 1,40,300



- (b) The Punjab State Co-operative Land Mortgage Bank and the Primary Land
Mortgage Banks adavance long term loans only. The Primary Land Mortgage Bank 
which are autonomous bodies weye' set up in February and March, 62 when the 
Punjab State Co-operative Land Mortgage Bank stppped sanctioning loans direct to 
ultimate borrowers. The information with regard to number , of lean cases and 

amount sanctioned Bankwise by the Punjab State Co-operative Land Maortage Bank 
and the Primary Land Mortgage Banks during the Second Five-Year Plan period 
and first three years of the Third Five *Year Plan is as under . ... ...
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Sefial
N o .

Name of the District No. of 
loan 

cases 
sanc

tioned

_ . . . - *

Amount 
of loans 

sanctioned 
in 2nd ' 
Plan i. e. 
upto
30th June, 

1961

*  ̂f „

No. of 
loan 

^cases. 
"sanction* 

ed.

Amount 
of laons 

sanctioned 
from

1st July, : 
1961 to 
31st 
March,

V -1962
pf - r

1 Amritsar ; ; f  -a. 173 r: ;6j27,763 f  22
— - ~ **. j >)

' % m
* •>. jt

2 Jullundur 296 13,44,344 67
,\-r>

3,23,600

Gurdaspur 23 1,19,441 2 14,500

4 Ferozepur ~ 135 J,72,170 2<r 1/76,206*

5 Hoshiarpur 109 4,65,500 23 1,03,800

6 Ludhiana 235 9,62,545 31 1,43,300

7 Bhatinda 207 10,64,650 44 ..... 2,44,100

8 Kapurthala 16 54,200 4 , 19,200

9 Patiala 154 5,98,900 13.<.. , t  95,500

10 Sangrur 177 6,46,610 *-26 - *1,25,300

* 11 Karnal 109 5,56,750 *■' 24 1,25,600

12 Rohtak 127 7,09,700 , 27 1,41,300

13 Gurgaon 108 2,55,400 12 50,700

14 Ambala 129 4,58,955 7 35,600

15 Hissar 109 4,77,200 15 87,200

16 Mohindergarh 1 5,000 9 19,000

354 17,78,7002,108 89,19,128
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Name of Primary land Mortgage Bank

Serial "  •
No. " ;  /

r  1 Hoshiarpur

2 Rohtak

3 Amritsar '. ,
' <r* • .

;* r * 4 Hissar ’ ’

5 Ludhiana - ■

6, Gurgaon 

7- Sangrur r. v  *

8 Karnal

f9 ■' Patialat ' V r r ;

JO' Jullundur
*' *  ̂ • fj *'{■/. . r ~ V "'V, . ■

11 Moga (Ferozepur.) - ?

12 Chandigarh'

T3 1 Suham' ' * <r : "

• ■ 14 ^Bhatjnda' V . • “W

^15* Xjurdaspur - " \  ;

Primary Land  
mortgage Banks

Loans sanctioned by 
the Primary Lana 

Mortgage Bank 
to its ultimate 

borrowers from 1st
April, 1962 to • 
30th June,1964

No. Amount 

189 986,050

263 18,17,000

280 12,49,667 

‘ 248 17,21,100

393 21,08,510 

204 11,14,107

 ̂ 219 17,04,285

391 21,13,950 

. /  /  267 12,82,900

. , " 328 18,93,350

318 19,11,800

246 13,86,000 

331 14,27,100

_ 537 *•. 30,14,650 

‘ 10 57,300

4224 2,37,87,759

Embezzlement Cases against Shri Harnam Dass Bhatia of Government 
Higher Secondary School, Gurdaspur 

- v *6627. (C.U.). Chaudhri Ram Parkash : Will the Minister for 
Educationrand Local Government be pleased to state whether there was 
ajiypase of, embezzlement against Shri Harnam Dass Bhatia of Govern
ment Higher Secondary School, Gurdaspur, if so, the nature of charges, 
levelled against him and the punishment, if any, awarded to him ?

Shri Prabodh Chandra : No.
Kit&ieri Gardens in Chandigarh

. *662.8. (C.jLL). Chaudhri Ram 'Parkash : Will the Chief Minister 
be pleased to state whether any facilities have beeh provided to the owners T 
of houses in Chandigarh in the form of cheap manure, use of malis and  
cheap war,, etc., to set! up kicthen gardens in Chandigarh, if so, the 
detaijs thereof ? ... , .. . .
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Shri Ram Kishan : No facilities have been provided to the owners 
of houses at Chandigarh in th e form of supply of cheap manure, cheap 
water and use of malis for kitchen gardens.

[6th October, 1964

Factory for minufacturing Light Tractors in the State
*6631. (C.U.) Chaudhri Ram Parkash : Will the Minister for 

Home and Development be pleased to state—
(a) whether the proposal to set up a Factory for the manufacture

of light tractors in the State has been finalised, if so, the 
progress so far made in this connection ;

(b) whether any person has been selected or is proposed to be
selected as the Technical Head of the proposed Facto ry ;

(c) if  reply to part (b) above be in the affirmative, the qualifica
tions and experience in the line o f the person selected 
or proposed to be selected ?

Sardar Darbara Singh : (a) An application was made to the Gov
ernment o f India in January, 1964 for the grant of an industrial licence to 
m anufacture Small Tractors and Power Tillers which is still under their 
consideration, and details of the scheme are yet to be finalised. A proposal 
for the manufacture of light tractors at Nangal W orkshop'is also under 
correspondence with the Government of India.

(b) and (c) The question of selecting a person as Technical Head 
of the factory and the qualifications that he should possess will be 
taken up, if and when a licence is granted.

o f f i c e  o f  h o n o r a r y  ADVISER TECH NICAL ED U CA TIO N  
A N D  IN D U STRIA L TRAINING , PUNJAB, CHANDIGARH
*6632. (C. U.) Chaudhri Ram Parkash : Will the Minister for Edu

cation and Local Government be pleased to state—
(a) the total expenditure incurred on the purchase of furniture,

curtains, equipment and otherwise for the office of the 
Honorary Advisor, Technical Education and Industrial 
Training, Punjab set up at Chandigarh ;

(b) the monthly rent of the building in which the office of the said
Advisor is housed and whether there is enough staff in ths 
office to justify such a big building ;

(c) whether a free furnished house, telephone and other facilities
including a conveyance allowance have been provided to  
the said officer, if so, the total expenditure per month being 
incurred by Government on this account ?

Shri Prabodh Chandra : (a) Rs 29,591.90 from 1st August, 1962 
upto August, 1964.

(b) Rs 400 per mensem. Accommodation is justified for the staff 
and functions that the Advisor is performing in his various capacities as 
Advisor to Technical Education/Industrial Training/Education Depart
ments.

(c) Yes. Rs 1,252.50 per mensem.

Head of the Aeronautical Section, Government Engineering College,
Chandigarh

*6633. (C. U.) Chaudhri Ram Parkash : Will the Minister for 
Public Works and Welfare be pleased to state—

(a) the name of the Head of the Aeronautical Section of the 
Government Engineering College, Chandigarh together 
with his academic and technical qualifications, other than



those acquired during the course of service or conferred 
upon him honoris causa ;

(b) the number of occasions when the said officer visited the 
Engineering College, since his appointment and the details 
of the work done by him during these visits ?

Chaudhri Rizaq Ram : (a) Dr. A. V. Viswanathan 
He has a B.Sc. degree of the Madras Universiy (2nd Class with 

Physics, Chemistry and Mathematics) ;
D. M. I. T. (Aero), Diploma of the Madras Institute of Technology 

in Aeronautics, and
Ph. D. in Aeronautical Engineering from Norway University. 

These Degree/Qualifications were acquired by Dr. Viswanathan 
before joining the Punjab Engineering College.

(b) Dr. Viswanathan joined Punjab Engineering College on 24th 
August, 1964. Since then he has been regularly attending his work on 
expanding Laboratories, studies of the students and suggesting further 
improvements in the department of Aeronautical Engineering.

Civil Aerodrome at Chandigarh
*6634. (C. U.) Chaudhri Ram Parkash : Will the Minister for Home 

and Development be pleased to state—
(a) whether any site for the construction of a Civil Aerodrome

for Chandigarh has been finally selected ;
(b) the time by which the flying and gliding facilities are expected

to be provided in Chandigarh ?
Shri Ram Kishan : (a) Yes.
(b) No time limit can be given.

Answers to Starred Questions converted into U nstarred (17)279
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Supply of Electricity to Harijan Bastis 
*6645 (C.U.) Chaudhri Ram Parkash : Will the Minister for

Public ^ o rk s  and Welfare be pleased to state the reasons, if any for not 
supplying electricity for domestic use to the H^rijan Bastis located in 
villages in the State ?

Chaudhri Rizaq Ram : There are no instr ctions from the Board 
not to give domestic connections to the Harijan Bastis in the State.

Recovery from Assistant Director, Land Reclamation and the Agriculture
Inspector

*6637. (C. U.) Sardar Gurcharan Singh : Will the Minister for 
Home and Development be pleased to state—

(a) whether it is a fact that the Government ordered in 1960-61
a recovery of about Rs 20 thousand from the Assistant 
Director Land Reclamation and the Agriculture Inspector 
because of the irregularities committed by them in tho 
Schemes of Land Reclamation ;

(b) if the reply to part (a) above be in the affirmative, whether
the recovery has since been effected from the said persons, 
if not, the reasons therefor ?

Shri Darbara Singh : (a) Yes, but the order was provisional one and 
subject to the observance of formal procedure.

(b) Part /.—No.
Part / / .—The formal procedure has not yet been completed.



Irrigation facilities in Bhiwani Constituency

*6643. (C. U.) Shri Sagar Ram Gupta : Will the Minister for Public 
Works and Welfare with reference to the r£ply to Starred Question 
No. 2995 printed in the list of Starred Questions ,- dotted l$tlr March, 
1963 be pleased to state whether the scheme for providing irrigation to 
2,900 acres of village Haluwas which according to the said reply was under 
investigation has since been taken in hand, if so, the details ^hereof,' the 
progress so far made and the r date by which the work is likely to be 
completed ? •. , . ■ - ’

Chaudhri Rizaq Ram : Scheme for constructing Haluwas Minor 
is still under examination. /
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Machinery for Industrial Training Institute, Bhiwani

*6644. (C. U.) Shri Sagar Ram G up t^ : Will theV ’ Chief 
Minister be pleased to state— ,

4 (a) whether it is a fact that’ machinery wbrth lakhs of.rupees be
longing to the Industrial Training Institute, Bhiwani''was 
kept in the opkn' during the present riinsl a n d ,it’ got 
damaged to a considerable extent ; and 

(b) if the reply to part (a) above be in the affirmative, whether 
responsibility for this ribgligeftce has been fixed on any

4 ■ one, and action taken against hirri  ̂ if so, details thereof ? . /
,  * • ■ "« . «• » ■

,Shrl Ram Kishan : (a) The heavy,.machinery Was kept in the open 
for want of roofed accommodation,,but it was heavily greased, packed 
.with wheather-proof linings and was * covered with tarpaulins. It has 
not suffered any damage from rains. The light machinery, including 
electric motors was however, properly stored under cover. V f  

(b) Does not arise* V ~ , V,

E. S. I. Dispensaries a t; Bhiwani .

*6645. (C. U.) Shri Sagar Ram Gupta : Will the Minister -foy Public 
Works and Welfare be pleased to state with reference to reply to 'Starred 
Question No. 1682 printed in the list of Starred Questions, ' dated 8th 
November, 1962—

(a) whether the construction of the proposed E. S. I. Dispensaries,,
 ̂ * one in the Givil Hospital and the other near Textile1 Mills

Workers Colony referred to in part (b) of the said reply 
• has since been taken in hand, if not,’ the reasons for the

same together with the action, if any, taken against the 
persons responsible for this delay ; • ‘ , * *- * ri . r # * ,

(b) the approximate time by which the construction of the sai 1
v dispensaries is likely to be completed ? ' .

-  Chaudhri Rizaq Ram : (a) No. The questipn of transfer of land 
for. the E. S. I. Dispensary in the Civil Hospital, Bhiwani is still under 
correspondence with the .Health Department.. The.lqnd for the other 
dispensary is being acquired and the acquisition proceedings â re [in, progress. 
The delay in arranging these lands, is only due, to tjie'procedural difficul
ties. ' ’

(b) The construction work would be entrusted to the Public Works 
Department immediately after, the possession of the lands is transfected 
to the Corporation. 1 ' '



Working Class Cost of Living Indices
*6646. (C. U.) Shri Sagar Ram Gupta : Will the Minister for Public 

W orks and Welfare be pleased to state—
(a) whether any complaints have recently been received by the

Government from any workers or their Organisation about 
the faulty computation of working class cost of living 
indices in the State, if so, the dates of their receipt and the 
contents thereof ?

(b) the details of the action, if any, so far taken or proposed
to be taken by Government in the matter ;

(c) whether there is any proposal under the consideration of
the Government to appoint a Tripartite Committee at 
State level to examine the question of defects in the 
computation of the said indices?

Sardar Kapoor Singh (a) Yes. Three complaints were received on 
1st January, 1964, 5th February, 1964 and 9th February, 1964. The 
complaints were that the cost of living index numbers prepared at present 
were faulty and did not truly reflect the changes in prices because these 
were based on old Family Budget Inquiries and the pattern of consump
tion and levels of living had undergone a change since then*

(b) Fresh Family Budget Inquiries in various industrial towns of 
the State are being undertaken.

(c) No.

Answers to Starred Questions converted into Unstarred (17)281
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State Labour Advisory Board
*6647. (C. U.) Shri Sagar Ram Gupta : Will the Minister for 

Public Works and Welfare be pleased to state whether any State Labour 
Advisory Board has been constituted by the Governm ent, if so, the details 
of its constitution and functions together with the total number of meeting 
held by it during the years 1963 and 1964 and the decisions, if any, taken 
thereat ?

Chaudhri Rizaq Ram : (a) The State Labour Advisory Board is 
constituted from year to year. The life of the previous Board expired 
on 18th October, 1963. A new Board was reconstituted from 10th June, 
1964. A copy of the notification giving the constitution and functions 
of the present Board is placed on the Table of the House. No meeting 
was held by the previous Board nor has any meeting been held by 
the present Board so far. Hence no decisions have been taken.

STATEMENT
List of the Members of State Labour Advisory Board constituted on 10th Jure, 

1964 and then amended on 10th August, 1964
officials

( 1)
(2)

(3)
(4)

(5)
(6)
(7)

( 8)

Labour Minister, Punjab 

Deputy Minister, Labour

Secretary to Government, Punjab, Labour Department 

Director of Industries, Punjab, Chandigarh 

Labour Commissioner, Punjab, Chandigarh 

Director of Employment, Punjab, Chandigarh 

Regional Labour Commissioner (Central)

Provincial Transport Controller

Chairman

Vice-Chairman

Member

Member

Secretary

Member

Member

Member
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[Minister for Public Works and Welfare]

Representatives o f  Employers No. o f '
repre

sentatives

(1) Punjab Delhi Chamber of Commerce, New Delhi .. One

(2) Punjab Federation of Industries and Commerce, Amritsar .. One

(3) Punjab Motor Union, Chandigarh .. One

(4) Indian Sugar Mills Association, Punjab Branch, Chandigarh .. One

(5) Northern India Chamber of Commerce and Industry, Ambala .. One 
Cantt.

(6) Engineering Association of Northern India, Batala .. One

(7) Kangra Valley Tea Planters Association, Palampur .. One

(8) Punjab Textile Manufacturers Association, Amritsar .. One

(9) Textile Manufacturers Association, Queen’s Road, Amritsar .. One

R epresentatives o f  Em ployees

(1) Indian National Trade Union, Congress . Four

(2) All Indian Trade Union Congress .. Three

(3) Punjab. Himachal, J. &. K Motor Transport Workers Federation, One 
Jullundur

(4) Hind Mazdoor Sabha .. One

Resolution received from the Samyukat Socialist Party
i*6648. (C. U.) Chaudhri Net Ram : Will the Minister for Public 

Works and Welfare be pleased to state—
(a) whether he has received any proposal in the form of a resolution

from the Samyukat Socialist Party, Hansi for 
eradicating water-logging from Hansi tehsil; if so, the details 
thereof ;

(b) whether the Government propose to implement the said
proposal ; if not, the alternative proposal, if any, under 
consideration of the Government and the time by which 
Government propose to implement the same ?

Chaudhri Rizaq Ram : (a) No.
(b) Hansi pilot anti-water logging scheme has already been executed.

Representation from residents of certain villages in Mohindergarh District
for supply of drinking water

*6649. (C. U.) Shri Banwari Lai : Will the Minister for Public 
Works and Welfare be pleased to state whether any representation was 
received by the Government from the residents of villages Jawa, Bizna, 
Badhwana, Changrorh, Balrorh, Chiriya and Dudhwa, tehsil Dadri, district
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Mohindergarh and villages Siyana, Notana, Pota and Sailang, tehsil and 
district Mohindergarh regarding scarcity of drinking water; if so, the 
steps taken to solve the water problem and the result thereof ?

Chaudhri Rlzaq Ram : Yes. The area has been surveyed and technical 
data required for the preparation of estimate for water supply scheme 
which covers these villages also has been collected.

Karnal Murder Case
*6650. (C. U.) Sardar Ajaib Singh Sandhu : Will the Minister for 

Home and Development be pleased to state—
(a) the names and the then designations of the officers against

whom strictures were passed in the Karnal Murder Case 
by the trying Judge Shri S. D. Singh ;

(b) the names of the officers out of those mentioned in (a) above
in whose case the strictures were expunged by any Court ;

(c) if the answer to (b) above be in the negative, the action taken
against them by the Government ;

(d) the names of the persons out of those mentioned in (a) above
who have been given promotions along with the ranks 
which they are holding at present and the rea sons for their 
promotions ;

(e) whether the Government proposes to take any action against
the officers mentioned in (a) above ; if so, when and what;

(f) the amounts for which the “victimised officers” submitted
their claims after their acquittal in this case and the actual 
amount paid to them separately ?

Sardar Darbara Singh : (a) to (f) A statement containing the requisite 
information is laid on the table of the House.

STATEMENT

The names and the then designations of the officers against whom strictures were 
passed in the Karnal Murder Case are given below

POLICE OFFICERS

(a) (i) 1. Ch. Ram Singh, Addl. I.G. Police.

2. Shri J.S. Bawa, Superintendent of Police, Karnal.

3. Shri Bahai Singh, Superintendent of Police, Food and Sup plies 
Department.

4. Shri Vishwa Mittar Bakshi, D.S.P., Karnal.

5. ShriBanar Singh, D.S.P.,CID.

6. Shri Gurcharan Singh Mann, Inspector, Karnal.

7. S.I. Balwent Singh.

8. H.C. Jagdish Singh.

9. H.C. Pitamber Singh.



10. H.C. Pindi Dass.

11. Constable Sadhu Singh.
12. Constable Pritam Singh.

13. Constable Sunder Lai.

14. Constable Des Raj.

Cl VIL OFFICERS

(ii) 1. Shri Asa Singh, Secretary to Chief Minister.

2. Shri Sarnagat Singh, M. I.C., Karnal.

3. Shri R.S. Pathania, M.I.C., Karnal.

4. Shri K.K. Kalia, M.LC., Karnal.

5. Shri Sher Singh Sindhu, M.I.C. , Karnal.

(b) Some of the strictures passed by the Additional Sessions Judge, Delhi, against 
Ch. Ram Singh were expunged by the Punjab High Court.

(c) Action taken against the officers mentioned at (a) above is indicated below: —

POLICE OFFICERS
Ch. Ram  Singh—

His explanation having been found unsatisfactory by the State Government, be Was 
formerly charge-sheeted and a regular departmental inquiry into the Charges against him 
was conducted by Mr. G. H. Thomas, Retired Chief Justice of the Oudh High Court. 
The enquiry officer did not find him guilty and, on consideration of the report submitted 
by him, it was decided to drop the charges against Ch. Ram Singh.

Shri J .S . Bawa—
His explanation was found to be satisfactory by the State Government, because he 

was found to have acted under the orders of his superior officers. It was, therefore, decided 
not to take any action against him.

Sarvshri Bahai Singh, Officiating S\P. and Banar S in g h -

On considering the relpies to the charge-sheets served on them in accordance with the 
Punjab Civil Services (Punishment and Appeal) Rules, 1952, Government came 
to the conclusion that no action should be taken against them.

Sarvshri Vishwa M ittar and Gurcharan Singh M ann—

A regular departmental enquiry into the charges against them was conducted by 
Shri Gobinder Singh, IAS. His report has been received and is under consideration of 
the Government.

Sarvshri Balwant Singh, Jagdish Singh, Pit-amber Singh , Sadhu Singh , Pritam Singh
Sunder Lai and Des Raj—

As a result of a departmental enquiry held against these officials in accordance with 
Police Rules, they were acquitted of the charges against them.

Shri Pindi Dass—

He has since resigned.

r -* f • i ,
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[S a rd a r  S a d h u  Singh]

CIVIL OFFICERS

Shri Asa Singh—

No action was taken against him.

Shri Sarnagat Singh, .P .C .S .—

His one increment was stopped with commutative effect.
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Shri R $ .  Pathania— x

He was administered a warning with a copy on his personal file.

Shri K.K’ K ^ —

He was administered a warning with a copy on his personal file.

Shri Sher Singh Sindhu
He was administered a warning without a copy being placed on his personal file.

(d) The names of the persons out of those mentioned in (a) who have been given 
promotion since the passing of the strictures against them, are indicated below along 
with the ranks to which they have been promoted and the reasons for their promotion—

Shri Gurcharan Singh Mann, Inspector {now Officiating D.S..P.)—

He had been promoted to officiate as D.S.P. on his turn in June, 1960, in accordance 
with the advice of the Punjab Public Service Commission about his suitability for 
such promotion, before the Supreme Court disposed of the Kamal Murder Case in 
October, 1960.

Shri Balwant Singh, S.L {now Officiating Inspector).—

His name having been brought on the promotion list ‘F’ Sub-Inspectors considered 
fit for promotion to the rank of Inspector in February, 1960, on the basis of his record, 
he was promoted to officiate as Inspector on his turn in June, 1960. The Supreme 
Court disposed of the Kamal Murder Case in October, 1960. Shri Ealwant Singh was 
acquitted of the charge framed against him on the basis of the strictures passed by 
the court in the Kamal Murder Case.

(e) Action against various officers/officials against whom strictures were passed 
in the Kamal Murder Case has already been completed as stated at (c) above, except 
that die cases of Sarvshri Vishwa Mittar Bakshi and Gurcharan Singh Mann, Officiating
D.S.P.S will be finalised shortly on merits.

(f) The following officers/officials have submitted claims for the reimbursement of 
an amount of Rs 1,865 each as cost of their defence in the Kamal Murder Case:—

1. Shri Gurcharan Singh Mann, Officiating D.S.P.
2. Shri Sadhu Singh, Inspector.
3. Shri Pala Singh, Officiating Inspector.
4. Shri Mohinder Singh, Officiating Inspector.
5. S.I. Moti Singh.
6. S.I. Dilbagh Singh.
7. S.I. Charan Singh.
8. S.L Phoola Singh.
9. A.S.I. Balwant Singh.

Their claims are being verified by the Government.

Letter/Representation from Students, Arya Medical College, Ludhiana

*6651. (C.U.) Shri Mangal Sein: Will the Minister for Education 
and Local Government be pleased to state whether the Education Depart
ment has received during the current year any representation from the 
students o f the Arya Medical College, Ludhiana; if so, the action, if any, 
taken thereon ?
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Shri Prabodh Chandra : Yes; Sir, A few representations have Ibeen 
received from the Students of L.S.M.F. Class at the Arya Medical School, 
Ludhiana regarding their admission to the M.B.B.S. Course etc. These 
are being looked into.

Resignations by Doctors in Medical Colleges

*6653. (C.U.) Shri Mangal Sein : Will the Minister for Education 
and Local Government be pleased to state the number and names of doctors, 
if any, who tendered their resignations from the Government Medical 
Colleges in the State along with the reasons therefor in each case, and the 
number of resignations accepted during the years 1963 and 1964 separately ?

Shri Prabodh Chandra : A statement is laid on the table of the House,
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Funds for Medical Colleges in the State

*6655. (C.U.) Shri Mangal Sein: Will the Minister for Education 
and Local Government be pleased to state—

(a) the amount provided for the years 1962-63, 1963-64 and 1964-65 
respectively for the Medical College at Rohtak and the 
amount provided for the medical colleges at Patiala and 
Amritsar during these years, separately ;

(b) whetherj the budget allocations made for the said colleges are 
different for the different years ; if so, the reasons therefor ?

1
Shri Prabodh Chandra : (a) The amounts provided for the years 

1962-63, 1963-64 and 1964-65 for the Medical Colleges at Amritsar, Patiala 
and Rohtak are as under :—

(Rupees in lakhs)

(17)288 Punjab Vidhan Sabha [6th October, 1964

1962-63 1963-64 1964-65

(i) Amritsar 15.29 17.11 20.13

(ii) Patiala 11.03 11.87 14.11

(iii) Rohtak .  • 10.71 13.70 16.09

(b) The increase in provision during the years 1963-64 and 1964-65 
as compared to 1962-63 is mainly due to:—

(i) Revision o f scale o f pay o f teaching staff.
(ii) Increase in admissions by 50 seats at each of the Government

Medical Colleges.
(iii) Annual increments o f staff already appointed.

Posts of Station Supervisors filled in Transport Department

*6656. (C.U.) Sardar Ajaib Singh Sandhu : Will the Chief Minister 
be pleased to state—

(a) whether any posts of Station Supervisors in the Transport
Department to be filled by promotion occurred on or after 
12th September, 1963; if so, the number of such posts along 
with the names o f the stations where they occurred;

(b) whether the vacancies mentioned in part (a) above were regular
or short term ;

(c) the names o f the persons who were appointed to fill the posts
and the dates o f their appointments ; together with the 
number and names among them of those belonging to the 
scheduled castes ;

(d) whether any representation was received from any scheduled
caste employee o f the office of the Provincial Transport 
Controller, Chandigarh , after 12th September, 1963 that he 
should be promoted to the post of Station Supervisor accord
ing to the orders of the Government reserving 10 per cent 
o f the promotional posts for the members of the Scheduled 
Castes and the Backward Classes,if so, his name and a copy 
o f his representation be laid on the table of the House ;

(e) the action so far taken or proposed to be taken on the said
representation ?



Shri Ram Kishan: (a) Yes, three —one each at Karnal, Hissar and 
Tarn Taran.

(b) One regular and two short term.

Answers to Starred Questions converted into Unstarred (17)289
Questions

Serial

(c)

Name of the 
person

Place of 
post

P e r io d
Whether
belongs

to
Scheduled 
caste or 
not

No.
From To

1 Shri Harsarn 
Singh

Karnal 25-11-63 30-4-64 No

2 Shri Chaman 
Lai

Hissar 1-12-63 30-4-64 No

3 Shri Sewa 
Singh

Tarn Taran 3-6-64 onwards No

(d) Yes, from Shri Jit Singh, Officiating Assistant . Copy o f the 
Representation is laid on the table of the House.

(e) He is considered unsuitable for this appointment,
(Copy)

To

The Provincial Transport ^ Controller,
Punjab, Chandigarh.

Subject.— Reservation for the members of Scheduled Castes, Seeheduled Tribes and other 
Backward Classes, in promotion cases.

Application of Shri Jit Singh, Assistant for the post of Station Supervisor.

Sir,
With due respect I beg to state that I belong to Scheduled Castes. The Punjab 

Government has provided 10 per cent Reservation in promotion to all State Services 
including Class I, II, III and IV posts, the only exception being All India Services. 
The detailed instructions are contained in Punjab Government order No. 10181-4WGI- 
-63/795, dated 14th January, 1964 (Copy of which is attached herewith, for ready refer
ence. This order is to be applied to all promotion posts, already vacant on 12th 
September, 1963, or falling vacant thereafter.

2. I am 2nd 'Senior-most Scheduled castes member in the whole Transport 
Department, Punjab, having 13J years service. I am a Matriculate (II Class), and 
Honour’s in Punjabi as well. The condition for promotion for Scheduled Castes pre
scribed by Punjab Government is minimum qualification for the job applied for. 
There are number of Senior posts in the Transport Department for which the minimum 
qualification for promotion prescribed is Matric. Our National Governm ent has the 
Policy to help the poor Scheduled Castes so I most respectfully being a Scheduled 
Castes candidate beg to request to your honour that I shall be obliged if I am  
prom oted  to the post of Station Supervisor in accordance with the said orders of 
the Punjab Government.

Yours faithfu lly ,

(Sd.) JIT  SING H  
A ssistan t T and C Branch, 

P .T .C .s Office, Punjab, C handigarh.
Dated 16th January, 1964.



Contract for repairs of roofs of building of Government Higher Secondary 
School, Kanina, district Mohindergarh

*6657. (C.U.) Shri Banwari Lai : Will the Minister for Public Works 
and Welfare be pleased to state—

(a) whether the contract for the replacement of the roofs of the
building of the Government Higher Secondary School, 
Kanina, district Mohindergarh has recently been given to 
a contractor;

(b) if the reply to part (a) above be in the affirmative, whether
Government have received any representation against 
him from the Public, regarding the under valuing of the 
cost of the old material ;

(c) if the reply to part (b) above be in the affirmative, whether
Government have taken any action in connection therewith; 
if so, what ?

Chaudhri Rizaq Ram : (a) and (b) Yes.
(c) Out of the old material issued to the contractor, only l/5tb 

remains undisposed of and efforts are being made to take it over.

(17)290 Punjab Vidhan Sabha [6th October, 1964

Plots auctioned in Kanina Mandi, district Mohindergarh

*6658. (C.U.) Shri Banwari Lai : Will the Minister for Home and 
Development be pleased to state—

(a) the date when the residential plots and the plots of land for shops
in Kanina Mandi, tahsil and district Mohindergarh were 
auctioned by the Colonization (Mandi) Department;

(b) whether the purchasers of the plots have received the confir
mation orders in respect of those plots ; if not, the reasons 
therefor ?

S ardar Darbara Singh : (a) February 13, 1964.
(b) Allotment orders have since been issued to the purchasers of

plots.

Opening of Science Degree College at Hansi, district Hissar

*6659. (C.U.) Shri Amar Singh : Will the Minister for Education 
and Local Government be pleased to state whether there is any proposal 
under the consideration of Government to open a Science Degree College 
named after Pandit Nehru at Hansi in Hissar District, if so, the appro
priate date by which it is likely to be opened.

Shri Prabodh Chandra : No.

Complaints against S. H.O. and A.S.I. at Narnaund in Hissar
District

*6660. (C.U.) Shri Amar Singh : Will the Minister for Home and 
Development be pleased to state—

(a) whether any complaints or representations were received by the 
Chief Minister, Home Minister, Deputy Commissioner and
S. P., Hissar from the residents of Sulchani and other villages 
of Narnaund Constituency in Hansi Tehsil, district Hissar, 
against the S.H.O. and A.S.I., Narnaund, during the 
period from 25th June, 1964 todate, if so, the contents 
thereof and the names of the complainants ;



i
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(b) whether any enquiry has so far been conducted into the said 
complaints ; if so, when by whom and with what results ?

Sardar Barbara Singh : (a) Yes. Six complaints were received* 
The details are given in the statement placed on the Table of the House*

(b) The results of the enquiries are also given in this statement#
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Headmistress, Government Girls High School, Rohtak

’"6661. (C.U.) Pandit Chiranji Lai Sharma : Will the Minister for 
Education and Local Government be pleased to state—

(a) whether it is a fact that the present Headmistress of the G o
vernment Girls High School, Model Town, Rohtak, is married 
to  a person who already has a living wife ;

(b) if the reply to part (a) above be in the affirmative, whether
such a lady under the rules or Government instructions, 
is entitled to remain in Government service ?

Shri Prabodh Chandra: (a) Yes.
(b) Yes. She married in 1947 when there were no such rules and 

instructions.

Complaint against Administrative Officer, Food and Supplies Depart
ment, Punjab

*6662. (C.U.) Chaudhri Har Kishan : Will the Chief Minister be 
pleased to state whether it is a fact that the Director, Food and Supplies 
received some complaints on 3rd September, 1964, from the offcials of the 
Food and Supplies Department levelling serious charges against the 
Administrative Officer of the Department, if so, the action taken or proposed 
to be taken, on the said complaints ?

Shri Ram Kishan : Yes. The complaint is being enquired into for 
taking necessary action in the matter.

Ateli-Kanina Road in Mohfndergarh District

*6665. (C.U.) Shri Banwari L a i: Will the Minister for Public Works 
and Welfare be pleased to state—

(a) the number of miles of the Ateli-Kanina road in Mohindergarh
District for which material for soling has been supplied 

so far ;
(b) the number of miles of the said road on which one soling

has been completed so far ;
(c) if no soling has been done the reasons therefor ?

Chaudhri Rizaq Ram : (a) Mile No. 10, 16 and 17(0.50)-2.50 miles
(b) Mile No. 16 and 17(0.50)-1.50 miles
(c) Question does not arise in view of reply to part (b).

Upgrading Civil Hospital, Hissar

*6670. (C.U.) Chaudhri Net Ram : Will the Minister for Education 
and Local Government be pleased to state whether the Government 
propose to upgrade the Civil Hospital, Hissar ; if not, the reasons therefor?

Shri Prabodh Chandra : No. Sir. Due to non-availability of funds 
in the 3rd Five-Year Plan, it is not possible to upgrade the Civil Hospital, 
Hissar.

Banjar Land
*6671. (C.U.) Chaudhri Net Ram : Will the Minister for Revenue 

be pleased ro state the total area of land lying banjar as on the 15th August, 
1947, and 15th August, 1964, separately together with the time by which 
such land is likely to be converted into cultivable land ?



Sardar Harinder Singh Major : The time and labour involved in 
collecting and compiling the information would not be commensurate with 
any possible benefit to be obtained from the reply.

Answers to Starred Questions converted Into U nstarred (17)295
Questions

Surplus Land in Hissar District 
*6674. (C.U.) Chaudhri Net Ram : Will the Minister for Revenue 

be pleased to state—
(a) the area of land declared surplus in district Hissar so far, to 

gether with the names and addresses of the owners thereof ;
(b) whether it is a fact that no land has been declared surplus in

village Dabra Tehsil Hissar ?
Sardar Harinder Singh Major : (a)(i) 84,595 Std. acres.
(ii) The time and labour involved in collecting a n d  compiling the in

formation would not be commensurate with any possible benefit to be 
obtained from the reply.

(b) No.

Recovery of unlicensed rifle from officer/officers of C J.,A Staff, Hissar
*6675. (C.U.) Chaudhri Net Ram : Will the Minister for H o m e  

and Development be pleased to state—
(a) whether it is a fact that an unlicensed rifle was recovered from

the possession of some officer/officers of the C.T.A. staff at
Hissar during 1964 ;

(b) if the reply to part (a) above be in the affirmative whether any
case against such officer or officers was registered ;

(c) the details of the departmental action, if any, taken against the
said officer or officers ?

Sardar Darbara Singh : (a) Yes.
(b) Yes, Case F .I.R . No. 11, dated 13th June, 1964, under section 

25/54/59, Arms Act and 5(2) of Prevention of Corruption Act, police station 
City Hissar.

(c) Since there was allegation of corruption also against the Police 
Officer, sanction under Police Rule 16 *38(i) was obtained from the District 
Magistrate, Hissar. The case is being investigated by the Deputy Superin
tendent of Police, Headquarters, Hissar. Departmental action against the 
defaulting Police Officer will be taken on the conclusion of the investiga
tion.

Expenditure incurred in connection with the Congress President’s
visit to Punjab

*6676. (C.U.) Chaudhri Net Ram : Will the Chief Minister be 
pleased to state the expenditure incurred by the Government on the arrange* 
ments for and reception in connection with the recent visit to this State of 
Shri Kamraj, President, All-India National Congress ?

Shri Ram Kishan : No expenditure was incurred by the State Govern
ment on the arrangements for and reception in connection with the recent 
visit of Shri Kamraj, President, All-India National Congress, to the Punjab 
State.

Departmental enquiries against ex-S.H .O . of Police Station Jandiala,
district Amritsar

*6679. (C.U.) Comrade Makhan Singh Tarsikka : Will the Minister 
for Home and Development be pleased to state—

(a) whether any departmental enquiries were held against Shri
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Sajjan Singh, ex-S.H.O of Police Station, Jandiala, d istric t 
Amritsar, who remained posted in the said district during 
the years, 1962-63 and 1963-64 ; if so, the details of the cases 
in which such enquiries were held and the details of the 
charges levelled against him ;

(b) whether any action has been taken against the Police Officer 
referred to in part (a) above as a result of the said enquiries ; 
if so, the details thereof ?

Sardar Darbara Singh : (a) Yes. The details of the cases and 
charges are given in the statement, laid on the table of the House.

(b) Yes. The details of the punishments awarded, etc., are given in 
the statement, laid on the table of the House.

Starred A.Q. No. 6679
The following 7 departmental enquiries were ordered against S. I. Sajjan Singh, 

formerly S.H.O. P.S. Jandiala, district, Amritsar. In one enquiry, he was awarded 
punishment, while in another enquiry, he was exonerated of the charge framed against 
him. One departmental enquiry has been completed and final orders on it are now to 
be passed shortly. The other 4 departm mtal enquiries are in progress and will be finalised 
shortly.

Departmental enquiry No. I

He unnecessarily delayed the investigation of 11 cases of P.S. Jandiala. The 
charge was proved against him and for this misconiuot, his one /ear’s a/pro /ed service 
was forfeited with temporary effect.

Departmental enquiry No. U

He registered a false case u/s 506 IPC, P.S. Jandiala against Shri Hukam 
Singh at the instance of Shri Sadhu Singh of Jandiala. Tne departmental enquiry 
has been completed and final orders on it are now to be passed shortly.

Departmental enquiry No. in
He made discrepant statement before the Privileges Committee of the Punjab 

Vidhan Sabha regarding the ineident of handcuffing of Shri Makhan Singh Tarsikka, 
M.L.A. and his detention in the lock-up of the P.S. Jandiala In this departmental 
enquiry, the charge levelled agaist him could not be proved aid he was exonerated.

Departmental enquiry No. IV

He failed to take legal action on the report made by Shri Inder Singh of Thotian 
regarding injuries suffered by him at the hands of Shri Dalip Singh etc. The depart
mental enquiry is in progress and is likely to be finalized shortly.

Departmental enquiry No. V

He burked a hurt case. This case u/s 324/427/148/149IPC was got registered when 
Shri Makhan Singh appeared before the SSP/Amritsar. The departmental proceedings 
are in progress and will be completed shortly.

Enquiry No. VI
Stricture were passed against him by Shri Sant Singh, MIC Amritsar, 

in a case u/s 9/1/78 Opium Act of P.S. Jandiala. The enquiry is being 
conducted and will be finalized shortly.

Enquiry No. VII
Strictures were passed against him by the Sessions Judge. Amritsar, 

in a case u/s 307 IPC P.S. Valtoha. The enquiry is in progress and is 
likely to be completed shortly

Yield of Foodgrains and Commercial Crops in the State
*6684. (C.U.) Shri Hira Lai : Will the Minister for Home and 

Development be pleased to state—
(a) the average yield, per acre, of foodgrains and commercial crops

in the State during the year 1963-64 ;
(b) the steps being taken to help the farmers to increase the yield ?
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Questions

Sardar Darbara Singh :
(a) Crop Average yield (lbs. per acre)

during the year 1963-64

Rice . .  1,029
Maize . .  1,227
Bajra . .  349
Wheat . .  1,069
Barley . .  699
Gram .. 456
Sugarcane . .  3,429
Cotton Desi American ..  267
Groundnut ..  776

(b)(i) The Minor Irrigation Works Programme.
(ii) Soil and water conservation.
(iii) Expansion of improved seed distribution programme.
(iv) Increased use of fertilizers, green manuring and composting.
(v) Use of improved Agricultural Implements.
(vi) Intensive Agricultural Development Programme and package- 

programmes for important orops.
(vii) Training of Farmers.
(viii) Crop Competition.
(ix) Adoption of Plant protection measures.

Demand for Fertilizers

*6685. (C.U.) Shri Hira Lai : Will the Minister for Home and 
Development be pleased to state—

(a) whether the Government has assessed the demand of the State
for fertilizers during the next two years ;

(b) whether the Government has prepared any plans to popularise
the use of natural manures like night-soil, dung, and farm- 
waste, etc., in view of the shortage of nitrogenous fertilizers ? 

Sardar Darbara Singh : (a) Yes.
(b) Yes.

West Bein in Kapurthala District

*6689. (C.U.) Sardar Balwant Singh : Will the Minister for Public 
Works and Welfare be pleased to state—

(a) the names of the choes which have their outfalls in West-Bein,
district Kapurthala ;

(b) the total capacity of the choes mentioned in part (a) after
canaliza tio n ;

(c) the maximum capacity of West-Bein in Kapurthala Distt? 
Chandbri Rizaq Ram : (a) Dholba and Janaury group of Choes,

Mehangarwal Choeand Kin&rwala Choes out fall into Wes-Bein.
(b) The peak di< charge of the choes 38,000 cusecs, 17,700 cusecs 

and 4,800 cusecs respectively.

(c) Proposed canalization discharge of West-Bein excluding the 
Dholba, Janaury and Mehangarwal Choes is 11000 cusecs.



Post of Hindi Translator filled in the office of the Diretor of Agriculture,
Punjab

*6692. (C.U) Comrade S lan  sher Singh Josh : Will the Minister 
for Home and Development be please J to state whether there exist Govern
ment instructions to the effect that no post will be filled by stop-gap arrange
ment by the Departments without consulting the list of approved candi
dates maintained by the Subordinate Services Selection Board, Punjab, 
if so, whether the said instructions were followed at the time of filling up 
the post of'H indi Translator i n the office of the Director of Agricuture, 
Punjab, if - not, the reasons thereof ?

Sardar Barbara Singh : (i) No, Sir 
(ii) Does not arise
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Government cases given to Advocates

*6693. (C.U.) Dr. Baldev Parkash : Will the Chief Minister be 
pleased to state—

(a) the number and names of Advocates in the High Court, who are
on the Government approved list for conducting Govern
ment cases at present ;

(b) the number of cases given to each of the Advocates referred to
in part (a) above during the year, 1963-64 and the amount 
paid therefor to each such Advocate ;

(c) the criteria kept in view while giving such cases to the said
Advocates ?

Shri Ram Kishan : (a) A statement giving the requisite information 
is laid on the Table of the House.

(b) The time and labour involved in collecting the requisite informa
tion which will be quite voluminous will not be commensurate with the 
benefit sought to be derived therefrom.

(c) The cases are entrusted having regard to the importance and 
nature and the standing of the Advocates.

Statement regarding Government cases given to Advocates

1. Shri Narinder Singh
2. Shri M.R. Chhibber.
3. ShriD. D. Jain
4. Shri M.R. Sharjna
5. Shri K.L. Kapur.
6. Shri D. S. Kang
7. Shri A.C. Hoshiarpuri.
8. Shri N.S. Keer.
9. Miss Surjit Kaur.

10. ShriM.K. Mahajan.
11. Shri Harbhagwan.
12. Shri S. S. Diwan.
13. Shri .S.S. Sodhi.
14. Shri L.K. Sood.
15. Shri M.R. Punj.

Test for promotion of officials in the Government Printing Press 
*6694. (C.U.) Shri Sagar Ram Gopta, : Will the Minister 

for Public Works and Welfare be pleased to state—
(a) whether it is a fact that a departmental test for promotion of



* . officials in the State Government Printing Press was Con
ducted by the Deputy Controller in May, 1962, and that the 
Controller made a report to Government about certain ir
regularities committed by the said Deputy Controller ;

(b) if the reply to part (a) above be in the affirmative, the nature of
the irregularities pointed out by the Controller and whether 
any enquiry into this matter was conducted, if so, by whom ;

(c) whether the result of the test which was declared null and void
by the Controller was subsequently upheld by the Govern
ment ;

(d) copies of the report of enquiry, if any, conducted by the
Controiler/Government be placed on the Table of the House ?

Shri Rizaq Ram : (a) Yes.
(b) The Controller, Printing and Stationery, opined that some ir

regularities and malpractices had been resorted to by the Deputy Controller 
concerned, in connivance with certain examinees. The allegation was that 
certain answer sheets had been replaced and that the replaced answer sheets 
did not bear the symtol, put by one of the Invigilators. The matter was 
thoroughly examined by Government and no actionable material could, 
however, be found.

(c) In view of reply to (b) above, the result already declared was up
held by Government.

(d) It will not be commensurate with the labour involved to place thf 
relevant material before the House.

Answers to Starred Questions converted into U nstarred (17)2 9^
. Questions

Iiregularities detected by Auditors in the stocks of Evaluation Directorate
of Development Department

*6697. (C.U.) Comrade Makhan Singh Tarsikka : Will the Minister 
for Home and Development be pleased to state—

Xa) the value of the spare motor parts and other stores found short/ 
unaccounted for by the Auditors in the stocks of the Evalua
tion Directorate of the Development Department ;

(b) the name of the Director of Evaluation, in whose time the
shortage was detected ;

(c) the action taken or proposed to be taken against the officer at
fault ;

(d) whether the said case was handed over to the Police or the
Vigilance Department ?

Sardar Darhara Singh : (a) No specific items of stores were de
tected short by the Auditors. They only observed that various types of 
equipment and spare parts of articles received from T.C.M. authorities were 
not properly accounted for in stock registers. Therefore, it is not been 
possible to determine the value of these uncertain stores.

(b) Shri Sita Ram Budhiraja.

(c) Services of the Mechanic-cum-Storekeeper already stand terminated. 
The matter is still under consideration.

(d) No, Sir.



Municipal Hospital, Palwal, District Gurgaon 
*6702. (C.U.) Shri Roop Lai Mehta : Will the Minister for Educa

tion and Local Government be pleased to state whether the Municipal 
Committee, Palwal, district Gurgaon, has requested the Government to 
provincialise the Municipal Hospital, Palwal, on the ground that it is beyond 
their means to manage i t ; if so, the action so far taken in the matter ?

Shri Prabodh Chandra : Yes, Sir. The request was rejected on 
account of paucity of funds.
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Price Index/Retail Price of Wheat etc.

*6710. (C.U.) Chaudhri Net Ram : Will the Minister for Finance 
and Planning be pleased to state the price index and retail price, per seer, 
of each of the following commodities as on the 15th August, 1947 and 15th 
August, 1964 separately :—

(1) Wheat (2) Bajra (3) Gram (4) Gur (5) Sugar [6) Jowar (7) 
Maize (8) Potato (9) Rice (10) Cotton.

Sardar Kapoor Singh : No price data for 15th August, 1947 are 
available. A statement showing the retail prices and price index for 14th 
August, 1964 is placed on the Table of the House.

Statement showing retail prices and price index for 14th August, 1964.

Serial Commodity 
No.

Retail Price Price Index (Base 1952-53- 
100)

(Rs per seer)

1 Wheat (Dara) 0.47 129.3

2 Bajra 0.61 170.3

3 Gram 0,65 133.5

4 Gur (Desi) *1.28 328.8

5 Sugar 1.32 164.4

6 Jowar Not available Not available

7 Maize 0.55 162.6

8 Potato 0.68 175.1

9 Rice (Coarse) . . 0.75 191.4

10. Cotton (Desi) 2.34 191.1

N ote—Price data are collected every Friday and as such, information is available 
for 14th August, 1964 and not for 15th August, 1964, which was a Saturday.
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Confirmation of officials in Rehabilitation Department

*6720. (C.U.) Shri Om Parkash Agnihotri : Will the Minister foi 
Revenue be pleased to state—

(a) whether it is a fact that while conveying sanction for converting
temporary posts into permanent ones in the Rehabilitation 
Department in June, 1962, the Finance Department 
had specifically provided that only those officials who had 
unblemished record of service would be confirmed ;

(b) if the reply to part (a) above be in the affirmative whether it
is a fact that in contravention of the above proviso, certain 
officials of doubtful integrity and having adverse remarks in 
their character rolls have been confirmed against permanent 
posts ;

(c) if the reply to part (b) above be in the affirmative, the reasons
therefor and the names of such persons and the action, if 
any, taken or now proposed to be taken in the matter ?

Sirdir H winder Singh Major: (a) While conveying sanction to the con
version of temporary posts into permanent ones in the Rehabilitation 
Department, Government stipulated that only officials with approved good 
record should be made permanent.

(b) the record of each official was assessed by the A d  hoc Board in 
light of the above instructions of the Government and confirmation made 
on the recommendations of the A d hoc Board.

(c) In view of the answer in part (b) above, question does not arise.

Water Supply Scheme in certain villages of Mohindergarh District

*6736. (C.U.) Shri Banwari Lai : Will the Minister for Public Works 
and Welfare be pleased to state—

(a) whether any survey of villages Jawa, Beejna, Badhwana, Chang-
rorh, Balrorh, Chirhya and Dudhwa in tehail Dadri and 
villagesSiyana,Notana,Salang andPotaintehsilM ohinder
garh of Mohindergarh District has been conducted by the 
Public Health Department in connection with the Water 
Supply Scheme ;

(b) if the reply to part (a) above the in the aifirmative, the date when
the said survey was conducted together with the steps, if anj, 
taken by the Government to implement the scheme ?

Shri Rizaq Ram : (a) Yes.
(b) In the year 1964. The technical data required for the preparation 

of an estimate for Water Supply Scheme which covered these villages has been 
collected.

UNSTARRED QUESTIONS AND ANSW EBS

Electric connections given in villages Chichharana, district Rohtali

2002. Chaudhri Ranbir Singh : Will the Minister for Public Wcrks 
and Welfare be pleased to state—



[Chaudhri Ranbir Singh]
(a) the number of domestic, commercial, agricultural and industrial

connections given in village Chichharana, tehsil Gohana, 
district Rohtak ;

(b) the number of applications of various categories pending at
present ;

(c) the distance between villages Chichharana to village M iqapur
Kheri ;

(d) whether 11 K.V. line is laid up to village Chichharana ? 

Chaudhri Rizaq Ram : (a) Connections given in village Chichharana
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are as under :—
Nos.

Domestic .. 78
Commercial .. Nil
Agricultural .. Nil
Industrial .. 2

(b) No applicat;on for village Chichharana is pending fcr electric 
connection.

(c) The distance from village Chichharana to Mirza-Pur Kheri is 
1.5 miles.

'(d) Yes.

Cases of theft of Government property Registered in Amritsar District 
2003. Comrade Makhan Singh Tarsikka : Will the Minister for 

Home and  Development be pleased to state—
(a) whether any cases of theft of Government property viz. iron

bars, Bajri, sand, beams and electric wires etc. were regis
tered at Police Stations in A m ritsarD istrictduringthe years
1962-63 and 1963-64,if so, thenumber thereof Police Station- 
wise, together with the quantity of each kind of material 
involved ;

(b) the names of persons who got the cases registered and the action,
if any, taken so far in the m atter ;

(c) whether the said cases have since been traced, if not the reason
thereof ?

Sardar Darbara Singh : (a), (b) & (c) The required information ‘s 
laid on the table of the House.

STATEMENT

1962-63 (From 1-4-1962 to  31-3-63)

Serial Nam eofP.S. 
No.

Description of 
the article and 

its quantity

----------—.-----------———-—<—-—— at-
Name of the Whether the 
persons who case was traced 

registered and result there
of

(a) (b) (c)

1 Sadar Amritsar, FIR No. 
253 dated 4-8-62 u/s 379 

IPC

Angle iron and Iron SDO, Drainage 
bars weighing 3.7 metric ASR 

tons

Untraced

2 Sadar Amritsar, FIR No. 
78 dated 6-2-63 u/s 379 

IPC

Bajri measuring 
1625 C. Ft.

SDO, Privincial 
Division/ASR.

Do
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Serial Name of P.S. Description of Name of the Whether the case
the article & persons who was traced and
its quantity, Registered. result the reof

3 Sadar Amritsar, FIR No. Electric wire of Hazara Singh Traced Kewal 
260, dated 9-8-62 u/s 379 transformer worth son of Hukam Krishan ac- 
IPC Rs 12 Singh r/o Ibban cused convited

1963-64 (From 1-4-1963 to 31-3-1964)

1 Sadar Amritsar FIR No. Twelve steel Gir- SDO Electricty, Untraced 
267 dated 2-11-63 u/s 379, ders worth Rs 800 Verka 
IPC

2 Civil Lines, Amritsar FIR Ten iron bars SDO, Statistical Dewan Singh 
No. 188, dated 13-9-63 worth Rs 500 Sub-Division, ASR and other* 

u/s 379,IPC Challaned, case
pending in 

Court.

The case sent up as untraced were investigated but no clue was found.

Privately managed Schools taken over by Government in Amritsar 
District

2005. Comrade Makhan Singh Tarsikka : Will the Minister for 
Education and Local Government be pleased to state—

(a) the names of the privately-managed schools in Amritsar D istrict
taken over by the Government during the years 1961-62,
1962-63, and 1963-64.

(b) whether any conditions were imposed on the managements of
the schools mentioned in part (a) above at the time of taking 
them over ; if so, the particulars thereof together with the 
number of rooms in the schools buildings taken over in 
each case ?

Shri Prabodh Chandra : (a) & (b) The statements containing the 
requisite information are laid on the Table of the House.

STATEMENT No. I

Statement showing the Names of Privately managed schools in Amritsar District 
taken over by Government during the years 1961-62,1962-63, 1963-64.

(Revelant to Part (a) of Assembly Question No. 2005)
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[Minister for Education & Local Government]

Year Serial
No.

Names of the Schools

1961-62 1. Majha Khalsn High School, Khalra

2. National High School, Sathiala.

3. Khalsa High School, Bhai Adli (Chola Sahib)

4. B.V.S. Khalsa School, Dhotian.

• 5. B.B.S. High School,Sangatpura.

6. G.N.P. High School, Majitha.

1962-63 1. G.N.P. High School, Bhangali.

1963-64 1. Naween Janta High School, Harse Chhinna.
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[Minister for Education and Local Government]

Conditions laid down by Governmentfor Talcing over of Privately-Managed Schools

(a) The institution is needed in the area on educational grounds.

(b) It has got adequate buildings, furniture, equipment and play fields.

(c) The Management is prepared to hand over all its assets in the shape of buildings, 
equipment, furniture, library books, science apparatus, play grounds etc, to Government.

(d) The Management is prepared to pay the running cost of the School equal to the 
deficit income over expenditure for three years in advance.

(e) Government will not be bound to recruit the members of the staff in Government 
service. Such of them as are considered suitable may be taken over on the Government 
scales of pay.

(f) All deficiencies in the matter of furniture, equipment, science apparatus, library 
books etc. Will be made good by the management before the school is taken over.

(g) Government will take no liability of any kind whatsoever on behalf of the manage
ment of the school to be taken over.

• (h) All the assets of the schools as they existed on the 4th May, 1965 and those acqui
red thereafter will be competely handed over to Government.

(l) Only trained hands will satisfactory record of service will be taken over. No 
untrained teacher or any one whose record of service is found to be unsatisfactory will be 
taken over.

(j) The teachers will be treated as fresh entrants and they will be placed at the bottom 
of the old Government teachers cadre. No credit whatsoever of the previous service 
will be given.

(k) The staff will be given Government grades and their pay will be fixed according 
to rules. In no case, they would be granted better scales of pay than their counter-parts 
in Government service.

Cases of theft of wood of Forest Department registered in Amritsar
District

2006. Comrade Makhan Singh Tarsikka :Will the Minister for 
Home and Development be pleased to state—

(a) the number of cases of theft of wood belonging to the Forest
Department, registered in the Amritsar District, Police 
Station wise during the year 1962-63 and 1963-64 together 
with the value of wood stolen in each case ;

(b) whether the said cases have been traced so far, if so, the details
thereof ?

Sardar Darbara Singh : (a) & (b) The required information is laid on 
the table of the House.
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STATEMENT
1962-63 (1st April, 1962 to 31st March, 1963)

Serial Name of Police Station Value of Whether the case was traced
No wood sto- and result thereof

len

1 Verowal F.I.R. 122. dated the 29th May, 
1964, under Section 379, IPC

2 Jandiala FIR No. 246 dated the 
27th October, 1962, under section 
379 IPC 411/IPC

3 Lopoke FIR No. 63 dated the 25th
February, 1963 under section 379 
IPC

4 Ranidass FIR No. 33 dated the 19th
March, 1963, under section 379 IPC

1963-64.—

1 Khalra . FIR No. 172, dated the 14th 
November, 1963, under section 379 
IPC

2 Beas FIR No. 309 dated the 26th
November, 1963 under section 379 IPC

3 Verowal FIR No. 315, dated the 11th
December, 1963 under section 379 
IPC

4 Jhabhal FIR No. 33 dated the 28th
January, 1964, under section 379 IPC

Rs
200 Case traced and entire stolen 

property, recovered. Udham 
Singh and five other accused 
convicted and sentenced to 
undergo 6 months R.I. and 
fine of Rs. 100 each.

15 Case traced and stolen property 
recovered. Bachan Singh and 
Kartar Singh accused sentenced 
to pay a fine of Rs. 50 each

800 Case remained untraced despite 
vigorous investigation.

3,000 Case traced and stolen wood 
worth Rs. 1,800 recovered. 
Five accused challanged and 
case pending in court.

400 Case traced and entire stolen 
property recovered. Chanan 
Singh accused sentenced to 
undergo 3 Months R.I.

100 Case traced and entire stolen 
wood property recovered.

Case Pending in Court.

200 Case remained untraced despite 
investigation.

200 Case traced and entire stolen 
property recovered. The 

accused sentenced to imprison
ment till the rising of court and 
fine of Rs. 50.

Arrears of land revenue in Amritsar District
2008. Comrade Makhan Singh Tarsikka : Will the Minister for 

Revenue be pleased to state the names of the villages in Amritsar District 
where land revenue was in arrears during the years 1962-63 and 1963-64 
together with the amounts thereof in each case and the time since when 
these have been in arrears ?

Major Harinder Singh : The time and labour involved in collecting 
the required information will not be commensurate with any possible benefit 
to be obtained.

Setting up Industrial Estate at Jandiala Guru, district Amritsar
2009. Comrade Makhan Singh Tarsikka : Will the Chief Minister 

be pleased to state whether any decision has been taken to set up an Indus
trial Estate at Jandiala Guru, district Amritsar ; if so, the time by which



[Comrade Makhan Singh Tarsikka]
it is likely to be implemented and the details of the action, if any, taken in 
this connection so far ?

Shri Ram Kishan : It was decided by Government to establish 
a Rural Industrial Estate at Jandiala Guru during the year, 1964-65. But, 
now that a Co-operative Industrial Estate is being set up at Jandiala Guru 
by M/s. Jandiala Guru Co-operative Industrial Estate Ltd., Jandiala Guru, 
Government is considering a proposal to shift the location of this Industrial 
Estate to some other suitable place in Amritsar District.

Cl7)310 P unjab Y idhan  Sabha [6th O ctober, 1964

Teachers in Government Higher Secondary Schools in the State

2010. Comrade Makhan Singh Tarsikka : Will the Minister for Educa
tion and Local Government be pleased to state the number of teachers 
selected for higher grades during 1963-64 in all the Government Higher 
Secondary Schools in the State, together with their names and qualifications?

Shri Prabodh Chandra : Two statements containing the requisite 
information are enclosed as Annexure I and II.

ANNEXURE “ I ”
Statement showing the Number of teachers selects in Higher Grades during 1963-64 
(1-4-1963 to 31-3-1964) in all the Government Higher Secondary School in the State

Serial Category of Post 
No.

Number of teachers selected
Men Women Total

1 Lecturers in Botany 5 3 8

2 Lecturers in Agriculture 3 Nil 3

3 Lecturers in Chemistry 5 1 6

4 Lecturers in Physics 3 1 4

5 Lecturers in Sanskrit 7 3 10

6 Lecturers in Geography 21 11 •32

7 Lecturers in Punjabi 20 10 30

8 Lecturers in Economics 20 10 30

9 Lecturers in Commerce 13 Nil 13

10 Lecturers in History] 27 13 40

11 Lecturers in Hindi 20 10 30

12 Lecturers in English j 98 36 134

13 Lecturers in Mathematics 100 23 123

14 Lecturers in Music Nil 4 4

— T* ®

Total 342 125 467
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ANNEXURE H 

WOMEN TEACHERS

Serial
No.

Name Qualifications

1 2 3

1
ENGLISH

Shrimati Gurbans Kaur .. M.A. (Ill Division), B.T.

2 Shrimati Avtar Kaur .. M.A. (Ill Division), M.Ed.

3 Shrimati Savitri Dhingra .. M.A. (Ill Division), B.T.

4 Shrimati Savrita Sharma .. M.A. (Ill Division), B.Ed.

5 Shrimati Pushpa Sharma , .. M.A. (Ill Division), B.T.

6 Shrimati Sushil Kaur | .. M.A. (Ill Division), B.T.

7 Shrimati Vijay Mohini .. M.A. (Ill Division), B.T.

8 Shrimati Avtar Kaur Ahluwalia .. M.A. (Ill Division), B.T.

9 Shrimati Kamlesh Mohan .. M.A. (Ill Division), B. Ed.

10 Shrimati Krishna Kapur .. M.A. (Ill Division), B.T.

11 Shrimati Raj Aggarwal .. M.A. (Ill Division)

12 Shrimati Prem Datta .. M.A. (Ill Division), B.T.

13 Shrimati Bimla Bhatnagar .. M.A. (Ill Division), B.T.

14 Shrimati Jaspal Kaur Brar .. M.A. (Ill Division), B. Ed.

15 Shrimati Rani Raj Kumari .. M.A. (Ill Division), B. Ed.

16 Shrimati Ravinder Kumari .. M.A. (Ill Division), B.Ed.

17 Shrimati Gianjit Kaur .. M.A. (Ill Division), B.Ed.

18 Shrimati Jasbir Kaur Ahuja .. M.A. (Ill Division), B.Ed.

19 Shrimati Harmel Kaur Bains .. M.A. (Ill Division)

20 Shrimati Gurvinder Kaur A. Singh .. M.A. (Ill Division), B.T.

21 Shrimati Kuldip Kwatra .. M.A. (Ill Division), B. Ed.

22 Shrimati Meera Mehtai .. M.A. (Ill Division)

23 Shrimati Swaran Chopra .. M.A. (Ill Division)

24 Shrimati Lajwant Kaur .. M.A. (Ill Division), B.T.

25 Shrimati Santosh Sharma .. M.A. (Ill Division), B.T.

26 Shrimati Kaushalya Jethi .. M.A. (Ill Division), B.T.

27 Shrimati Krishna Khanna .. M.A. (Ill Division), B.Ed.

28 Shrimati Nirmal Kanta .. M.A. (Ill Division)

29 Shrimati Manjit Kaur .. M.A. (Ill Division)
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Serial
No.

Name Qualifications

1 2 3

30 Shrimati Stwinder Kaur M.A. (Ill Division), B.T.
31 Shrimati Surjit Kaur M.A. (Ill Division), B.Ed.

32 Shrimati Kanta Luthra M.A. (Ill Division)

33 Shrimati Surjit Kaur ( M.A. (Ill Division)

34 Shrimati Sarbjit Grewal M.A. (Ill Division)

35 Shrimati Pushpa Tandon M.A. (Ill Division)

36 Shrimati Inder Prabha Goswami M.A. (Ill Division)

1
MATHEMATICS

Shrimati Swaraj Kapur M.A. (Ill Division), B.T.

2 Shrimati Amarjit Dhanhoya M.A. (Ill Division), B.T.

3 Shrimati Vimla Rattan M.A. (Ill Division), B.T.

4 Shrimati Sarbjit Kaur Grover M.A. (I Division), B.T.

5 Shrimati Satwant Kaur Suri M.A. (I Division)

6 Shrimati Bharpur Kaur M.A. (Ill Division)

7 Shrimati Sharda Goswami M.A. (II Division)

8 Shrimati Swaran Bala M.A. (I Division)

9 Shrimati Kamla Sharma M.A. (Ill Division), B.T.

10 Shrimati Kailash Gupta M.A. (II Division)

11 Shrimati Rukamni Devi M.A. (Ill Division), B.T.

12 Shrimati Kailash Devi Kalia M.A. (II Division), B.T.

13 Shrimati Usha Vohra M.A. (Ill Division)

14 Shrimati Kanta Kumari Chanana M.A. (I Division)

15 Shrimati Kartar Kaur Saini M.A. (II Division), B.T.

16 Shrimati Harbans Kaur M.A. (II Division), B.T.

17 Shrimati Amarjit M.A. (I Division)

18 Shrimati Joginder Kaur Ghuman M.A. (Ill Division), B.Ed.

19 Shrimati Shanti Devi Munjal M.A. (Ill Division)

20 Shrimati Surjit Kaur M.A. (II Division)

21 Shrimati Beant Kaur M.A. (II Division)

22 Shrimati Pushpa Aggarwal M.A. (Ill Division)

23 Shrimati Krishna Deva M.A. (Ill Division)
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Serial
N o.

Name Qualifications

1 2 3

ECONOMICS

1 Shrimati Savitri Kapoor M.A. 01  Division), M.Ed.

2 Shrimati Satwant Kaur M.A. (HI Division), B.Ed.

3 Shrimati Pushpa Bhatia * :  • M.A. Q1 Division), B.T.

4 Shrimati Vimal Sethi M .A. (HI Division), M.Ed.

5 Shrimati Kailash Sharma — M.A. (HI Division), B.T.

6 Shrimati Sushila Verma *• * M.A. (HI Division), B.Ed.

7 Shrimati Kusum Khanna M.A. (HI Division), B.T.

8 Shrimati Shakuntla Pandit M .A. (IH Division), B.T.

9 Shrimati Daljit Kaur M .A. (HI Division), B.Ed.

10 Shrimati Shakuntla Devi Oupta

HISTORY

M .A. (H Division), B.Ed.

1 Shrimati Urmil Chawdhry M .A. (H Division), B.T.

2 Shrimati Kamla Kaushik M .A. (IH Division), B.T.

3 Shrimati Nirmal Kanta — M .A. (HI Division), B. Ed.

4 Shrimati Proroila Marwaha • • M.A. (HI Division). B.T.

5 Shrimati Nirmal Kumari Gupta •• M .A. (HI Division), B.Ed.

6 Shrimati Sudarshan Devi Joshi • * M .A. (HI Division), B.T.

7 Shrimati Sarla Dutta K l M .A. (HI Division), B.E.d.

8 Shrimati Sudarshan Kapur • it M.A. (HI Division), B. Ed

9 Shrimati Suraj Mukhi • *• M .A. (HI Division), B.T.

10 Shrimati Inderjit Kaur M .A. (HI Division), B.T.

11 Shrimati Kulwant Kaur M .A. ( in  Division), B.T

12 Shrimati Krishna Kumari Chanana M .A . (H Division), B.T.

13 Shrimati Shakuntla Rani M J i. (I ll Division)
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Serial
N o .

Name Q u a lific a tio n s

1 2 3

GEOGRAPHY

1 Shrim ati Parm inder B ir . .  M .A . ( I I I  D ivision), B.T.

2 Shrim ati Parkash  K au r D han ju ... M .A . ( I I  D ivision)

3 Shrim ati Phulw ant K au r ... M .A . ( I I  D ivision), B .E d .

4 Shrim ati M anjit S andhuT| . .  M .A . (H  D ivision)

5 Shrim ati Pushpa K um ari Sood . . M .A . (II  D ivision), B .T.

6 Shrim ati T rip ta  Syal ... M .A . (H I D ivision), B.T.

7 Shrim ati B irinder K au r S arkaria ... M . .A ( l l  D iv is io n )

8 Shrim ati Jiw an L a ta  Puri ... M .A . (II  D ivision)

9 Shrim ati G urjit K au r M arathi . .  M .A . (II  D ivision), B.T.

10 Shrim ati Phupinder K aur ... M .A . (H I Division), B .Ed.

11 Shrim ati M anjit K aur .,. M .A . (II D ivision), B .T.

M U SIC

1 Shrim ati Surjit K aur . ... M .A. (Punjabi) B.T. and 
Sangeet P rabhakar

2 Shrimati H arinder J it K aur ... B.A., B. Ed., and Sangeet 
P rabhakar

3 Shrim ati Santosh Raikhy . .  B.A. and Sangeet Praveen

4 Shrim ati Nirmal K aur ... B.A., B.T., Sangeet P rab h ak ar 
and Sangeet Visharad

CHEM ISTRY

1 Shrimati Ved Prabha K apur ... M.Sc. (II Division), B.T.

PHYSICS

1 Shrimati Vimla Bhola .,. M.Sc. (H I Division), B.T.

BOTANY • -•

1 Shrimati Sunita Sharma «. M.Sc. (H I Division)

2 Shrimaii Surinder K aur M M.Sc. (H  Division)

3 Shrimati Ripudaman Jit ... M.Sc. (HI Division)

H IN D I *
1 Shrimati Krishna K anta M aria ... M.A. (H Division), B.Ed.

2 Shrimati Kusum Lata Mohan .... . .  M.A. (n Division), B.T.
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Serial Name Qualifications
No.

1 2  3

Hindi—concld
3 Shrimati Kailash Devi Verma

4 Shrimati Kamla Kumari

5 Shrimati Pushpa Khurana

6 Shrimati Indra Talwar

7 Shrimati Promila Dosanj

8 Shrimati Saijit Bhasin

9 Shrimati Sarla Kumari Narang 

10 Shrimati Tirlochan Kaur Bindra

PUNJABI
1 Shrimati Surinderjit Brar

2 Shrimati Kamla Devi

3 Shrimati Livleen Kaur

4 Shrimati Mohanjit Thukral

5 Shrimati Abnash Kaur

6 Shrimati Satinder Gill

7 Shrimati Sat Parkash Kaur Bains

8 Shrimati Amarjit Kaur Bhullar

9 Shrimati Suijit Kaur Thind 

10 Shrimati Harbhajan Kaur

SANSKRIT

1 Shrimati Usha Punshi

2 Shrimati Prem Lata 

3’ Shrimati Saraj S.N.

ZOOLOGY

1 Shrimati Kamlesh Nagreth

2 Shrimati Sushila Dutt

3 Shrimati Jawinderwant Bains j

4 Shrimati Shashi OberoiJ

5 Shrimati Sudershan Puri

.. M.A. (Ill Division), M.Ed.

.. M.A. (1st Division), B.Ed.

.. M.A. (II Division), B.Ed.

.. M.A. (II Division), B.Ed.

.. M.A. (II Division), B.Ed. | 

.. M.A.(II Division), B.T.

.. M.A. (II Division), B. Ed.

.. M.A. (II Division), B.T.

.. M.A. (III Division), B.T.

.. M.A. (II Division), B.T.

.. M.A. a n  Division), B.T.

.. M.A. a i l  Division), B.T.

.. M.A. (II Division), B.t .

.. M.A. an Division), B.T.

.. M.A. a i  Division), B.T.

.. M.A. (II Division), B.Ed.

.. M.A. a n  Division), B.Ed.

.. M.A. (II Division), B.T.

.. M.A. ast Division), B.T.

.. M.A. ast Division), B.T.

.. M.A. ast Division)

.. M.Sc. a n  Division)

.. M.Sc. a n  Division), B.Ed.

.. M.Sc. a n  Division), B.T.

... M.Sc. a i l  Division)

M.Sc. (Ill Division)
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ANNEXURE II (Continued)

Statement showing the names and qualifications of Teachers selected in higher grades for 
Higher Secondary Schools in the State during 1963*64 (1st April, 1963 to 31st March, 1964)

MEN TEACHERS
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Serial
No.

Name Qualifications

1 2 3

1
BOTANY

Shri Hari Baboo Gupta • • M.Sc. a n  Division), B.T.
2 Shri Thana Ram • • M.Sc. (n  Division)
3 Shri Sheodan Singh M.Sc. (in  Division)
4 Shri P rsh-tam  Sharma ' • • M.Sc. a n  Division)
5 Shri Mohan Singh Grewal • - • M.Sc. (II Division), B.T.

AGRICULTURE

1 Shri Rameshwar Datt Praser • • M.Sc. a  Division), B.Ed.

2 Shri Siri Ram M.Sc. a  Division)

3 Shri Jawahar Singh
CHEMISTRY

M.Sc. (H Division)

1 Shri Om Parkash Tuknyat M. Sc. (n  Division)

2 Shri Kewal Ram • • Ditto

3 Shri Harcharan Singh Bedi • • Ditto

4 Shri Parkash Chander Jain Ditto

5 Shri Haijinder Singh Lamba Ditto
PHYSICS

1 Shri Kailash Chander Saxena •. • M. Sc. (II Division)

2 Shri Ajit Singh • i • M.Sc. (ID Division)

3 Shri Yash Pal
ZOOLOGY

•t« M.Sc. (Ill Division)

1 Shri Jai Narain Avashthi • • M.Sc. a n  Division)

2 Shri Amaijit Singh
SANSKRIT

• • M. Sc. 01 Division)

1 Shri Atma Ram Sharma • -• M.A. (II Division), B. Ed.

2 Shri Triloki Nath Aggarwal • • M.A. a  Division), B.T.

3 Shri Keshav Kishore # • M.A. a  Division)

4 Shri Satya Vrat Not a vailable as the application 
has been returned and candi
dature cancelled

5 Shri Rameshwar Dayal M.A. (H Division)

6 Shri Chhota Singh • • M.A. a  Division)

7 Shri Phool Singh Tilran M.A. a n  Division)
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Serial
No.

Name -V Qualifications

1 2 s/ 3 ......"■ * ''

GEOGRAPHY

1 Shri Jagbir Singh M.A. (Ill Division), B.T.

2 Shri Jagir Singh Grewal Ditto

3 Shri Hardial Singh M.A. (II Division), B.Ed.

4 Shri Manjinder Singh Brar • • Ditto

5 Shri Pritam Singh Brar 1 Ditto

6 Shri Krishan Kumar Malhotra M.A. (III Division), B.T.

7 Shri Jagjodh Singh • • M.A. (III Division), B.T.

8 Shri Jasmer Singh Ghuman • • M.A. (II Division), B.Ed.

9 Shri Himat Singh Brar .  • M.A. a i l  Division), B.T.

10 Shri Hardial Singh • • Ditto

11 Shri Ajit Singh ] M.A. a i  Division), B. Ed.

12 Shri Trilochan Singh • • M.A. a n  Division), B.T.

13 Shri Harinderpal Singh • t M.A. a i  Division), B.T.} ]

14 Shri Jawahar Singh • M.A. (II Division), B.Ed.

15 Shri Yoginder Kumar • • M.A. (II Division), B. Ed.

16 Shri Gugan Ram • • M.A. a i  Division)

17 Shri Gurcharan Singh • • M.A. a i l  Division)

18 Shri Sukhbir Singh — M.A. a n  Division), B. Ed.

19 Shri Prem Lai Handa M.A. a n  Division)

20 Shri Lakshmi Narain • •' M.A. (Ill Division)

21 Shri SatParkash M.A. a i  Division)

1
PUNJABI

Shri Tarlochan Singh M.A. (II Division),^ M. Ed.

2 Shri Gulwant Singh M l M.A. a i  Division)

3 Shri Shamsher Singh Sandhi M.A. (II Division), M. Ed.

4 Shri Kanwaljit Singh Suri M.A. a i  Division), B.T.J

5 Shri Sukhdev Singh Grewal • • M.A. (II Division), B.T.

6 Shri N. Man Singh { l . . . M.A. (II Division), S.A.V.

7 Shri Atam Singh ... M.A. (U Division), M. Ed.

8 Shri Devinderjit Singh Dhillon •• M.A. a i  Division), B. Ed.
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Serial Nam e Qualifications
N o. _________________ ________ _

9 Shri Amar Singh Dhalwal

10 Shri Surijt Singh Rampuri

11 Shri Mohan Singh Prem

12 Shri Gurdarshan Singh Sodhi

13 Shri Gurbachan Singh Sandhu

14 Shri Raunak Ram  Dhand

15 Shri Ajit Singh

16 Shri Darshan Singh

17 Shri Suijit Singh

18 Shr i Karam jit Singh

19 Shri K artar Singh K artar

20 Shri Jidan Singh
ECONOMICS

1 Shri Jang Bahadur

2 Shri N arain Dass Aggarwal

3 Shri Om Parkash Bajpat

4 Shri Majit Singh

5 Shri Om Parkash Verma

6 Shri Prem Kumar Sachdeva

7 Shri Ved Parkash Ohri

8 Shri Vishwa Mittar Duggal

9 Shri Inderjit Singh

10 Shri Harbhajan Singh Gill

11 Shri Bhag Singh Chawla

12 Shri Prem Pal Jindal

13 Shri Sudarshan Kumar Kapur

14 Shri Baldev Singh Sahni

15 Shri Gurmit Singh Bawa

16 Shri Nand Kishore Gupta

17 Shri Makesh Chander Shar ma

18 Shri Baldev Kishan Kaushal

. M .A. (II Division), M . Ed.

. M .A. (H  Division), B.T.

D itto

D itto

D itto

D itto

D itto

D itto

. .  Ditto
..  M.A. (II Division)

D itto

D itto

.. M.A. (Ill Division), B. Ed.

..  M.A. (HI.Division), B.T.

. .  D itto

... M.A. <JI Division), B.T., M.Ed.

. .  M.A. 01 Division), B.Ed.

. .  M.A. (Ill Division), B.Ed.

. .  M.A. (HI Division), B.T.

D itto

. .  D itto

D itto

. .  M.A. (I ll Division), B.Ed.

. .  M.A. (ffl Division), M .Ed.

... M .A. 01 Division), B.T.3I 

. .  M .A . ( I l l  D ivision), B.T.

. .  M .A. ( I I  D ivision), B.T. 

D itto  

D itto

. .  M .A . ( I l l  D ivision), B.Ed,

19 Shri Gian Singh Handa . .  M .A. (H  Divisiott)
20 Shri Harbans Singh . .  M .A. (I ll Division)
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COMMERCE

* 1 Shri Sita Ram Gupta M. Com .(HI Division),B.Ed.

2 Shri Ja meshwar Parshad Gupta M. Co m. (II Division)

3 Shri Satya Narain Sharma M . Co m. (HI Division)

4 Shri Chander Singh Gill M .Com. (II Division)

5 ShriMadan Lai M. Com. ( I ll  Division)

6 Shri Ramendra Singh M .C om .(Ill Division)

7 Shri Ra m Parkash M. Com. (II Division)

8 Shri Sita Ram M. Com. (II Division)

9 Shri Ganga Parshad Deukar M. Com. (Ill Division)

10 Shri Kanwar Sain Main M. Com. (I ll Division)

11 Shri Suijit Chander Verma .. M. Com. (II Division)

12 Shri Mahavir Parshad Jindal M.Com. (I ll Division)

13 Shri Mohinder Singh Yadav M. Co m. (II Division), B.£d.

HISTORY

1 Shri Manohar Lai Sharma M.A. (II Division), M,Ed.

2 Shri Lachhman Singh Dhidial M.A. (I Division), B.T.

3 Shri Prita m Singh Basi M.A. (II Division), B.T.

4 Shri Sat Pal Soni Ditto

5 Shri Mulkh Raj Ditto

6 Shri Ravi Datt Bakshi Ditto

7 Shri Krishan Baldev Mani M.A. (II Division), B.Ed.

8 Shri Surj it Singh M.A. (II Division), B.T-J !

9 Shri Baljit Singh M.A. (II Division), B.T. j

10 Shri Milkhi Ram M.A. (II Division), B.Ed.

11 Shri Prem Chand Aggarwal M.A. ( I l l  Division), M.Ed.~

12 Shri Satnam Singh Ditto

13 Shri Ved Parkash Khanna M.A. ( I ll  Division), B.T.

14 Shri Badho Ram M.A. ( n  Division), B.T.
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1 2 3
15 Shri Harbhajan Singh D hillon-------- .. M.A. (I ll Division), M.Ed.

16 Shri Raj Pal Gulati .. M.A. (II Division), M.Ed.

17 Shri Ra m Parkash .. M.A. (II Division), B.T.

18 Shri Avinash Chander Sharma Ditto

19 Shri Harbhajan Singh Attwal Ditto

2 0 Shri Rattan Lai .. Ditto

21 Shri Prem Chand Aggarwal .. M.A. (Ill Division), M.Ed.

22 Shri Randhir Singh Seikhon .. M.A. (II Division), B.T.

23 Shri Prem Parkash Bhardwaj .. M.A. (II Division), B.T.

24 Shri Prita m Singh .. M.A. 011 Division), B.T.

25 Shri Ram Parkash .. M.A. (III Division)

26 Shri Inderjit Singh .. M.A. (II Division)

27 Shri Nasib Chand Paul .. Ditto
HINDI

1 ShriVishwa Nath .. M.A. (II Division), B.Ed.

2 Shri Des Raj Sharma .. M.A. (II Division), B.T.

3 Shri Harishan Chander Sharma Ditto

4 Shri Ram  Singh .. Ditto

5 Shri Nachhatar Singh Ditto

6 Shri Manohar Lai \zad Ditto

7 Shri Harkaran Dass Puri .. M.A. (II Division), B.Ed.

8 Shri Ram  Rattan Sharma .. M.A. (II Division), B.T.

9 Shri Shami Sharma - .. Ditto

10 Shri Ishwar Dayal Gupta .. M.A. (II Division)

11 Shri Bal Krishan .. M.A. (II Division), B.T.

12 Shri Bal Krishan Sharma .. M.A. (II Division), B.T.

13 Shri Murli Manohar Bhatia .. M.A. (II Division), B.T.
14 Shri Suresh Chander Sharma .. M.A. .(I Division)
15 Shri Mathra Dass Jain .. M.A. (II Division), M.Ed.
16 Shri Ram  Niwas Aggarwal . .  M.A. (II Division), B.T.
17 Shri Hans Raj Monga Ditto
18 Shri Duli Chand Tehga Ditto
19 Shri Sohan Lai Asar Ditto
20 Shri Bhaga Mai .. M. A. (II Division)
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Serial Name Qualifications
No.

1 2 3

ENGLISH
M.A. ( I l l  Division)* B.T. 

M.A. ( I ll  Division)

M.A. ( I l l  Division), B.T.

1 Shri Gulwant Singh

2 Shri Bahadur Singh

3 Shri Sohan Singh

4 Shri Ishwar Chandra Markan

5 Shri Tirath Ra m Uppal

6 Shri Ajit Singh Yad

7 Shri Bakhashish Singh

8 Shri O m Parkash Puri

9 Shri Lakh mbir Si ngh Biranja

10 Shri Gurparkash Singh Man

11 Shri Jagir Singh Grewal

12 Shri Harbans Singh Saini

13 Shri Hari Chand Jam

14 Shri Vigaya Ku mar

15 Shri Balwant Singh

16 Shri Narinder Nath Aijuna

17 Shri Harbhajan Singh

18 Shri Ra m Tirath Bhanot

19 Shri Narpinder Dass Sood

20 Shri Kamal Kishore Bhatia

21 Shri Bansi Ra m Shar ma

22 Shri Chander Parkash Ahlowalia

23 Shri Harbans Lai Dhawan

24 Ramesh Chander Bajaj

2 5 Shri Harish Chander Sood

26 Shri Ved Parkash Kanchal

27 Shri Santokh Singh

28 Shri Charan Dass Aggarwal

29 Shri Rajinder Kumar

30 Shri Jaswant Singh Singhal

.. M.A. ( I l l  Division), B.T.

.. M.A. ( I ll  Division), B. Ed.

.. M.A. ( I l l  Division), B .T.

.. M.A. ( I l l  Division), B.T.

.. M.A. ( I l l  Division), B.T.

.. M.A. (Ill Division), B.T.B.Ed. 

.. M.A. ( I l l  Division), B.T. 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto

.. M.A. (Ill Division), B. Ed.

. M.A. ( I ll  Division), B.T.

Ditto

.. M.A. (I ll Division), B.Ed.

.. M.A. I l l  Division)B*T 

Ditto 

Ditto 

Ditto

.. M.A. (Ill Division)

M.A. (Ill Division), B.T.

Ditto

.. M.A. (II Division), B.T.

.. M.A. (Ill Division), B.T.

Ditto

Ditto
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1 2 3
31 Shri Kirpal Singh .. M.A. (Ill Division), B. Ed.

32 Shri Hari Parkash Joshi .. M.A. (IIII Division), B.T.

33 Shri Narinder Mohan Tahiar .. M.A. (Ill Division)

34 Shri Parshotam Loomba .. M.A. (Ill Division), B.T.

35 Shri Bhajan Singh Ditto

36 Shri Jagtar Singh Ditto

37 Shri Ram Gopal Sharma Ditto

38 Shr i Tanmesh Chander Sangar Ditto *

39 Shri Gulzar Singh Kang .. M.A. (Ill Division)

40 Shri Nirmal Singh Gill Ditto

41 Shri Rampal Duggal .. M.A (III Division), B.T.

42 Shri Ram Kanwar Sharma ,. Ditto

43 Shri Narinder Singh Pannu Ditto ^ >
j

44 Shri Varinder Kumar Bansal .. M.A. (Ill Division)

45 Shri Raj Kumar Garg .. M.A. (Ill Division) B.T.

46 Shri Abnash Lai Malhotra .. M.A. (II Divisoin), B.T.

47 Shri Hans Raj Joshi .. M.A. (Ill Division), B.T.

48 Shri Harbans Singh Ghanger .. M.A. (Ill Division), B. Ed.

49 Shri Singh Ram .. M.A. (Ill Division), B.T.

50 Shri Daulat Ram Misra .. Ditto

51 Shri Chain Singh Ditto

52 Shri Varinder Kumar Sagar .. M.A. (Ill Division)

53 Shri Achhru Ram Sharma .. M.A. a n  Division), B.T.

54 Shri Narang Singh .. Ditto

55 Shri Bhupinder Nath Shaida .. Ditto

56 Shri Hakumat Rai Narula .. M.A. (Ill Division)

57 Shri Attal Chander D utt .. M.A. a i  Division), B.T. M,Ed.

58 Shri Krishan Gopal Bahai .. M.A. (Ill Division), B.T. y'\
■ m

59 Shri Didar Singh M.A. a i  Division), B.T. .
Y

60 Shri Sunder Singh - ..  M.A. (HI Division), B.T,
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Serial
No.

Name Qualifications

1 . . . .  2. 3

61 Shri Bhagat Ram Kanshish .. MA(III Division) B.T.

62 Shri Bhagwan Singh Gill Ditto

63 Shri Bant Singh Bawa Ditto

64 Shri Pritam Singh Barar Ditto

65 Shri Prem Sharma .. M.A (III Division), B. Ed.

66 Shri Ram Sarup Sharma .. M.A. (Ill Division), B.T.

67 Shri Shmbhu Nath Shori .. M.A. (Ill Division)

68 Shri Harbhagwan Dass Singhal .. M.A. (Ill Division), B.T.

69 Shri Hardev Sarup Ditto

70 Shri Som Parkash .. M.A. (Ill Division), B.Ed.

71 Shri H.S. Randhir .. M.A. (Ill Division)

72 Shri Shambhu Dayal Verma .. M.A. (Ill Division)' B.T. LL.B.

73 Shri Prem Nath Sood .. M.A. (Ill Division), B.T.

74 Shri Rajinder Singh Ditto

75 Shri Kesar Lai Sood Ditto

76 Shri Prem Nath Aggarwal .. M.A. (II Division)

77 Shri Shiv Kumar .. M.A. (Ill Division)

78 Shri Raghbir Lai .. M.A. (Ill Division), B.T.

79 Shri Dip Lai Sharma .. M.A. (Ill Division), B.T.,M.Ed,

80 Shri Sukh Dev Singh Sidhu .. M.A. (Ill Division), B.T.

81 Shri Raj Kumar Duggal Ditto

82 Shri Mohan Lai Sachdev .. M.A. (Ill Division), B. Ed.

83 Shri Gurdev Singh M.A. (Ill Division), B.T.

84 Shri Kul Bhushan Lai Ditto

85 Shri Ashok Kumar .. M.A. (Ill Division)

86 Shri Virinder Dev Joshi Ditto

87 Shri Sher Singh Baidwan .. M.A. (Ill Division), B.Ed.

88 Shri Sukhdev Singh Grewal .. M.A. (Ill Division), B.T.

89 Shri Diwan Chand Kalra .. M.A. (Ill Division)
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Name Qualification

90 Shri Gulzar Singh M.A (III Division), B.T.

91 Shri Piara Singh M.A. (Ill Division), B.T.

92 Shri Gian Chand M.A. (Ill Division)

93 Shri Kedar Nath Jain Ditto

94 Shri Beant Singh Kang Ditto

95 Shri Mool Raj Sharma Ditto

96 Shri Sat Pal Ditto

97 Shri Parkash Chand Garg Ditto

98 Shri Danial Ditto

MATHEMATICS

1 Shri Hardayal Singh M.A. (Hnd Division), B.T.

2 Shri Inder Singh Ditto

3 Shri Surrinder Mohan M.A. (II Division), M. Ed.

4 Shri Badri Nath Sharma M.A. (II Division), B.T.

5 Shri Mohan Singh M.A. (1st Division), B. Ed.

6 Shri Baldev Krishan M.A. (Ilnd Division), B.T.

7 Shri Gian Singh M.A, a il Division)

8 Shri Charanjit Lai M.A. (II Division), B.T. V

9 Shri Sushil Kumar M.A. (II Division), M. Ed.

10 Shri Bachan Ram M.A. (Ill Division), B. Ed.

11 Shri Joginder Singh M.A. (II Division), B.T. 1

12 Shri Amarjit Singh M.A. (Ill Division), M. Ed

13 Shri Madan Lai M.A. (II Division), B.T. ]

14 Shri Manohar Lai M.A. a i l  Division), B.T.

15 Shri Gurdev Singh Ditto

16 Shri Harbans Lai M.A. (II Division), B.T. 1J

17 Shri Rajinder Kumar Ditto

18 Shri K.K. Kathpalia M.A. (inrd division), B.T.

19 Shri Parshotam Lai M.A. (11 Division), B.T.

20 Shri Prem Nath Ditto
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1 No.

Name Qualification

21 Shri Kulwant Singh M.A. (II Division), B.T.

22 Shri Jiwan La 1 .. M.A. (Ill Division), B.T.

23 Shri Nihal Chand .. M.A. (Ill Division), B.T.

24 Shri Mulkiat Singh .. M.A. (1st Division)

25 Shri Sukhdev Sharma .. M.A. (II Division), B.T.

26 Shri Mohan Lai Ditto

27 Shri Shyam Sunder Gopal Ditto

28 Shri Sukhdev Sud .. M.A. (Ill Division), B.T.

29 Shri Gulshan Nath Ditto

30 Shri Bal Ram Kumar .. M.A. (II Division), B.T.

31 Shri Nanak Chand .. M.A. (Ill Division), B.T.

32 Shri Kewal Krishan Ditto

33 Shri Gobind Ram .. M.A. (Ill Division), B.Ed.

34 Shri Gulsher Singh .. M.A. (Ill Division), B.T.

35 Shri Gurcharan Singh .. M.A. (II Division)

36 Shri Trilochan Singh .. M.A. (I Division)

37 Shri Ram Parkash .. M.A. (II Division)

38 Shri Santokh Singh .. M.A. (I Division), B.T.

39 Shri Mohan Lai .. M.A. (Ill Division), B.T.

40 Shri Manohar Lai .. M.A. (II Division), B.T.

41 Shri Sushil Kumar .. M.A. (Ill Division), B.Ed,

42 Shri Devinder Singh .. M.A. (II Division), B.T.

43 Shri Ved Parkash .. M.A. (Ill Division), B.T.

44 Shri Dev Raj .. M.A. (II Division), B.T.

45 Shri Chaman Lai M.A. (II Division), B.Ed,

46 Shri Ramji Dass .. M.A. (II Division), B.Ed.

47 Shri Kishori Lai .. M.A. (Ill Division), B.T.

48 Shri Rajinder Singh .. M.A. (Ill Division), B.T.

49 Shri Harbans Singh Ditto

50 Shri Gurtej Singh .. M.A. (II Division)

51 Shri Charan Singh .. M.A. (II Division), B.T.
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52 Shri Mukhtiar Singh .. M.A. (I Division)
53 Shri Sadhu Ram . • M.A. (II Division), B.Ed.
54 Shri Jai Parkash .. M.A. (II Division)

55 Shri Sat Parkash Ditto

56 Shri Sher Chand Ditto

57 Shri Som Parkash Ditto

58 Shri Sudershan Kumar Ditto

59 Shri Krishan Kumar Ditto

60 Shri Hem Raj Ditto

61 Shri Suraj Parkash Ditto

62 Shri Darshan Singh .. M.A. (Ill Division), B.T.

63 Shri Ram Murti .. M.A. (II Divison)

64 Shri Gurbachan Singh Ditto

65 Shri Chander Kishore .. M.A. (II Division), B.T.

66 Shri Ramji Dass .. M.A. (I Division)

67 Shri Kuldip Singh Ditto

68 Shri Phalwinderjit Ditto

69 Shri Nauhar Chand .. M.A. (II Division)

70 Shri Dhanwant Singh Ditto

71 Shri Ajit Singh Ditto

72 Shri Attar Singh Ditto

73 Shri Lashkar Singh Ditto

74 Shri Sadhu Singh .. M.A. (Ill Division)

75 Shri Amrik Singh .. M.A. (II Division)

76 Shri Surrinder Pal Singh Ditto

77 Shri Inderjit Sharma Ditto

78 Shri Baldev Singh .. M.A. (Ill Division)

79 Shri Santokh Singh .. M.A. (II Division)

80 Shri Ranbir Singh .. M.A. (I Division)

81 Shri Sham Sunder .. M.A. (II Divisioi)

82 Shri Om Parkash .. M.A. (1st Division)

83 Shri Hari Chand Ditto
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84 Shri Jagdish Lai .. M.A. (Ill Division)

85 Shri Chaman Lai .. M.A. (II Division)

86 Shri Vajinder Nath Ditto

87 Shri Gurmel Singh Ditto

88 Shri Om Parkash Ditto

89 Shri Ved Vyas Bedi Ditto

90 Shri Narinder Pal Ditto

91 Shri Radha Krishan Ditto

92 Shri Kewal Krishan .. M.A. (Ill Division)

93 Shri Om Parkash M.A. (II Division)

94 Shri Manmohan Khanna .. M.A. (I Division)

95 Shri Parma Nand M.A. (II Division)

96 Shri Narinder Mohan Ditto

97 Shri Harbans Lai Ditto

98 Shri Surrinder Kumar M.A. (Ill Division)

99 Shri Satya Paul .. M.A. (I ll Division)

100 Shri Sant Dass .. M.A. (II Division)

Loans granted for Poultry Farms under Harijan Welfare Scheme in
Amritsar District

2011. Comrade Makhan Singh Tarsikka: Will the Minister for 
Public Works and Welfare be pleased to state—

(a) the names of the applicants along with their home addresses
who applied for loans for poultry farms under the Harijan 
Welfare Scheme in the Amritsar District, tehsilwise, during the 
period from 1st March, 1964 todate ;

(b) whether the applicants referred to in part (a) above have been
granted the said loans, if not, the time by which the loans 
are likely to be granted to them ?

Chaudhri Rizaq Ram : (a) The requisite information is laid on the 
table of the House ;

(b) No, please ; these applications will be considered as and when 
funds for the purpose are placed at the disposal of the welfare Department.



[Minister for Public Works and Welfare]
List of the applicants along with their home addresses who applied for loan for Poultrj 

under the Harijans Welfare Scheme in the Amritsar District during the period from
1st March, 1964 to date
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Serial
No.

Name and Parentage Caste Tehsil Address

1 Anant Ram, son of Mehanga Mai Ad-Dharmi Ajnala Village Rokha 
Colony

2 Rattan Singh, son of Mangal 
Singh

Mazabi Sikh Do Ditto

3 Faqir Singh, son of Basaka Ram Kabir Panthi Do Ditto

4 Hirbans K iur, widow of 
Mohinder Singh

Klazabi Sikh Do Village Aliwal

5 Pritam Singh, son of Rur Singh Ditto Do Village Bhoowali

6 Sawaran Singh son of Ujagar 
Singh

Ditto Do Ditto

7 Bansa, son of Isher Ditto Do Village Terri

8 Rewail Singh, son of Salakhan 
Singh

Ditto Do Vil age Ugraulakh

9 Ajaib Singh son of Hema Ditto Do Village Qiampur

10 Harnam Singh, son of Natha 
Singh

Ditto Do Village Diayal 
Bharang

11 Tofail, son of Accher Christian Do Ditto

12 Dogar Singh, son of Labh Singh Mazabi Sikh Do Village Khanow a 1

13 Ramo, widow of Isher Singh Ditto Do Village Teri

14 Mehanga, son of Kesar Singh .. Ditto Do Village Ajnala

15 Saudagar, son of Mehanga Christian Do Ditto

16 Ujjagar Singn, son of Magher 
Singh

Mazabi Sikh Do Village Latchc- 
wal

17 Puran Singh, son of Jawala Singh Ditto Do Village Fatehwal

18 Kisso, son of Sunder Balmiki Do Ditto

19 Bhan Singh, son of Makhan Singh Mazabi Sikh Do Village Lakhowal

20 Jial Singh, son of Jawala Singh .. Ditto Do Village Rihar

21 Bahadur Singh, son of Kesar 
Singh

Ditto Do Village Unrniar- 
pura

22 Ujjagar Singh, son of Ralla Singh Ditto Do Ditto

23 Tara Singh, son of Atma Singh .. Ditto Do Village Baulian

24 Nika, son of Bella Christian Do Ditto
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25 Pritam Singh, son of Ujager Singh Mazabi Sikh Ajnala Village Jastar* 
wal Chhina

26 Kartar Singh, son of Alla Singh .. Ditto Do Village Rokha

27 Mangal Singh, son of Sunder 
Singh

Ditto Do Ditto

28 Mohan Singh, son of Sunder 
Singh

Ditto Do Ditto

29 Teja Singh, son of Jhanda Singh Ditto Do Village Qiampur

30 Nand Kaur, wife of Hazara Singh Ditto Do Village Rajasansi

31 Kesar Singh, son of Moola Singh Ditto Do Village Mehalla* 
wala

32 Bachan Singh, son of Jawala Singh Ditto Do Village Rihar

33 Chanan Singh, son of Banta^ Singh Ditto Do Village Gaggo* 
mahal

34 S iota Singh, so n of Kishan Singh Ditto Do Ditto

35 Teja Singh, son of Jhanda Singh Ditto Do Village Qiampur

36 Barkat, son of Ujjagar Singh Ditto Do Village Kotli

37 Mohindo, son of Devia Christian Do Village Raipur

38 Lakho, son of Jaggo Do Do Ditto

. 39 Saudager, son of Rama Do Do Ditto

40 Liaa, son of Lai Do Do Ditto

41 Gurdip Singh, son of Bur Singh Mazabi Sikh Do Village Ajnala

42 Gurdip Kaur, wife of Udham 
Singh

Ditto Do Village Bhala- 
pind

43 Mimsha Singh, son of Hikam Ditto 
Singh

PATTI TEHSIL

Do Village Bhoowall*

1 Gardip Kaur, wife of Shangara Mazibi Sikh 
Singh

AMRITSAR TEHSIL

Patti Village Mari- 
Megha

i Sadho Ram, son of Nanak Chand Balmiki Amritsar Village Chhehrta

2 Tara Singh, son of Balaka Singh Mazabi Sikh Do Village Attowal

3 Daulat Ram, son of Mela Ra n Ram lasia Do Village Tangra

4 Shrimati Sant Kaur, wife of Fauja 
Singh

Mazabi Sikh Do Village Verka

Do$ Mohan Singh, Sarpanch on be
half of Harijans

Village Tarsika
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6 Sunder Singh, Sarpanch, on be
half of Harijans

Amritsar Village Rasulpur 
Khurd

7 Swaran Singh, Sarpanch, on be
half of Harijans

Do Village Dheri- 
wala

8 Amrao Singh Sarpanch, on be
half of Harijans

Do Village Jodha 
Nagri

9 Shangara Singh, Sarpanch, on 
behalf of Harijans

Do Vilkge Kot 
Khera

10 Rai Singh, Sarpanch, on behalf 
of Harijans

Do Village Saidolehal

11 Lai Chand, Sarpanch, on behalf 
of Harijans

•• Do Village Tangra

12 Gram Panchayat, on 
behalf of Harijans

Do Village Kohala

13 Harbhajan Singh, Sarpanch, on 
behalf of Harijans

Do Village Bheni 
Brahaman

14 Didar Singh, Sarpanch, on behalf 
of Harijans

Do Village Bagga

TARN TARAN TEHSIL

1 Lachman Singh, son of Hakam 
Singh, on behalf of nine Harijans

Tarn
Taran

Village Jowandi

2 Gian Singh, son of Chanan Singh Mazabi Sikh Do Village Dhotian
*

3 Pritam Singh, son of Bhagwan 
Singh

Ditto Do Village Ghandi- 
wind Sarain

4 A jit Singh, son of Inder Singh Ditto Do Village Pandori- 
gola

5 Karnail Singh, son of Dharm 
Singh

Ditto Do Village Nath

6 Shrimati Sahib Kaur, wife of 
Sohan Singh

Ditto Do Village Rai Singh 
Walan

7 Shangara Singh, Honorary 
Jamadar

Ditto Do Ditto

8 Sarmail Singh, son of Ganda 
Singh

Ditto Do Village Sarhali 
Mand

Handing over charge by Ex-Sarpanches to New Sarpanehes
2013. Comrade Makhan Singh Tarsikka : Will the Minister for 

Home and Development be pleased to state—
(a) the number of ex-Sarpanches who have delayed the handing 

over of charge to the new Sarpanehes for more than 3 mont'.is 
after the recent electi ns to the Panchayats and taking of 
o^ths in the Amritsar District;



(b) the amount of the Panchayat Funds which was outstanding
against the ex-Sarpanches referred to in part (a) above, 
block-wise ;

(c) the number of ex-Sarpanches against whom the Deputy
Commissioner has written to the Senior Superintendent of 
Police for taking necessary action for failure to hand over the 
charge and the funds to the new Sarpanches so for, together 
with the details of the action taken, block- wise ?

Sardar Barbara Singh : (a) Sixty-six Ex-Sarpanches.
(b) A statement is enclosed.
(c) (i) Sixty six.
(ii) Cases have been registered with the Local Police and investigations 

are in progress in each individual case.
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Statement showing Panchayat Fund which was outstanding against Ex-Sarpanches referred 
to in part (b) above, Blockwise

Name o f  Block Amount
Rs.

1. Ajnala Block 3,641.00

2. Gandiwind Block .. Details of 
cash involved 
not worked 
out for want 
of relevant 
record

3. Chogawan Block 1,041.50

4. Bhikhiwind Block 1,873.00

5. Patti Block 11,538.99

6. Valtoha Block 10,631.39

7. Khadur Sahib Block 717.75

8. Rayya Block 6,391.03

9. Verka Block 4,340.28

10. Jandiala Block 7,821.82

11. Majitha Block Nil.

12. Tarn Taran Block .. Details of cash 
involved not 
available for 
want of re

cord which is 
with the ex- 
Sarpanch

13. Tarsikka Block Ditto

14. Nau Shera Pannuan Block 4,967.29

15. Chohla Sahib Block .. Nil.
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Recommendations of the Betterment Levy Committee
2014. Comrade Gurbakhsh Singh : Will the Minister for Public Works 

and Welfare be pleased to state—
(a) the date when the Betterment Levy Committee was appointed

by the Government, the names of its members and the terms 
of its reference ;

(b) whether it is a fact that the said Committee has submitted its
report to the Government, if so, when and a copy of the 
report be laid on the Table of the House ;

(c) whether the recommendations of the Committee have been
implemented wholly or partly, if not, the reasons therefor ?

Chaudhri Rizaq Ram : (a) (i) 30th December, 1959.
(ii) 1. S. Darbara Singh, M.L.A. . .  Chairman
2. Ch. Sahib Ram, Ex-M.L.C. . .  Member
3. Shri Karnail Singh, Ex-M.L.A. .. Do
4. Shri Surjeet Singh Tohana .. Do
5. Shri Siri Ram, Ex- M.L.A., Rohtak .. Do
6. Prof. Sher Singh, then M.L.A., Karnal . .  Do
7. Sh. Jagdish Chandra, Ex-M.L.A., Karnal . .  Do
8. S. Bhagat Singh, Advocate, Patiala .. Do
9. S. Harchand Singh, M.L.A., Patiala . .  Do
10. S. Rajinder Singh, Ex-M.L.A., Sangrur . .  Do
11. Shri Albel Singh, Ex-M.L.A., Sangrur .. Do
12. Shri Pritam Singh, Maufar, Bhatinda .. Do
13. Shri Harcharan Singh, M.L.A., Ferozepur . .  Do
14. Shri Ajmer Singh, M.L.A., Ludhiana . .  Do
15. Ch. Balram of Ponj Kosi, Ferozepur . .  Do
16. S. Harbans Singh, village Karnana, district Do

Jullundur
17. Shri Suraj Bhan, Bhatinda . .  Do
18. Shri K artar Singh Sohi, Kapurthala . .  Do
19. Com. Harkishan Singh Surjeet, C.P.I. .. Do
20. S. Jagjit Singh Lyallpuri . .  Do
21. Shri Gurbachan Singh, Radio of Amritsar .. Do
22. Shri Mehr Chand Ahuja, Chandigarh . .  Do
23. Jamadar Prabhu Singh, Bhawani Khera . .  Do
24. Shri Kanahya Lai Poswal, Advocate .. Do
25. Dr. Lekh Raj, Jullundur . .  Do

The Committee was formed to consider the various suggestions made 
in  regard to the quantum of Betterment Levy and to make recommendatio,.s 
in respect thereof keeping in view the financial requirements of the State for 
further development.

(b) (i) Yes. On 8th August, 1962.
(ii) The report is still under consideration.
(c) The matter is being pursued with the Government of India.

Recommendations of Police Commission

2015. Comrade Gurbakhsh Singh : Will the Minister for Home and 
Development be pleased to state—

(a) the date when the Police Commission was appointed by the 
Government, the names of its members and its terms of 
reference;
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(b) whether the said Commission has submitted its report to the
Government, if; so, when, and a copy of the report be laid on 
the table of the House ;

(c) whether the recommendations of the Commission have been
implemented wholly or partly if not implemented, the reasons 
therefor ?

Sardar Darbara Singh : (a) The Police Commission was appointed 
on 3rd February, 1961. It, however, started its work in May, 1961, when the 
members and Advisor were appointed. The names of the members and the 
terms of reference of the Commission are given in the statements which are 
placed on the table of the House.

(b) Yes, on 16th May, 1962. It is not in public interest to lay a copy 
of the Commission’s report on the table of the House till Government are 
in a position to consider all the recommendations made therein.

(c) A few recommendations made by the Commission have since been 
implemented. A statement in this behalf is placed on the table of the House. 
The remaining recommendations of the Commission are under consideration 
and will be implemented as early as possible, keeping in view the financial 
resources of the State and other administrative matters.

STATEMENT “ I ”

Names of Members/Advlsor of the Punjab Police Commission

Chairman.—Shri Mehar Chand Mahajan, Retd. Chief Justice of the Supreme Court 
of India.

M embers.—

(1) Shri R.C. Soni, Retd. Judge, Punjab High Court.

(2) Lt. General Kulwant Singh (Retd.).

(3) General Mohan Singh, M.P.

(4) Shri Ranbir Singh, M.P.

(5) Shri Darbara Singh, M.L.A.

(6) Shri Ajmer Singh, M.L.A.

(7) Pt. Siri RamSharma, M.L.A.

(8) Shri Siri Chand, M.L.A., Bahadurgarh.

(9) Shri Gian Singh Kahlon, I.C.S.. Financial Commissioner, Revenue, Punjab.

(10) Secretary to Government, Punjab, Finance Department.

(11) Shri Sant Parkash Singh, Retired Inspector-General of Police.

(12) Shri Har Parshad, Retired Public Prosecutor.

(13) Additional Inspector-General of Police, Punjab (Member*Secretajy). 

Advisor.—

(1) Shri Narinder Singh, Retired Chairman, Punjab Public Service Commission.
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STATEMENT “ I I”

The terms of reference of the Punjab Police Commission are as under :—

(i) Whether the organisation, training and strength of the different ranks of the
■Police Force in the State are adequate for preventing breach of the peace, 
maintaining public order and investigation and detection of crime ?

(ii) If the organisation, training and strength of the Police Force in the State for
the purposes mentioned in (i) above is not adequate then what revised norm 
of the requisite strength for different ranks should be fixed and what other 
changes and modifications are reguired to be made ?

(iii) Whether in the light of the need for recruitment and retention of adequate
number of men and women for the Police Service, the conditions of service 
in the Police are sufficiently attractive to induce the proper type of individua
ls to enter it and to report on pay, emoluments, Travelling Allowace ard 
other allowances, pensions, promotions and other conditions of sevice, in
cluding their living conditions at different levels (excluding I.P./I.P.S.) ?

(iv) To enquire and report as to the nature and limits of the assistance which can
be given by women in the carrying out of the Police duties, and as to what 
should be the status and conditions of service of women employed on such 
duties.

(v) Whether any reduction in the duties now allotted to the Police is possible ?

(vi) To examine the adequacy and suitability of the equipment provided for the
Police with particular reference to transport and radio facilities and to sug
gest as to whether there should be increase in the existing equipment in order 
to increase mobility and efficiency and save man-po wer ?

(vii) Whether in view of the Public criticism in recent times against firing by the
Police, the use of fire-arms by the Police should be totally excluded and 
if not, the nature of the circumstances and the conditions under which it 
should be allowed ?

(viii) To consider the adequacy of the measures for controlling meetings, demonstra
tions and mobs, etc., and operational techniques of the Police in the use of 
lathis, tear-gas, etc., and to suggest any improvement there in.

(ix) Whether any changes or improvements by way of separation or otherwise
in the functions of the Police regarding (a) investigation and (b) prosecution 
of cases are called for ?

(x) Whether it would be proper to separate completely the Investigating Agency
from the law and Order Agency and to set up for the former a specialised 
Police Force trained in the modern methods of investigation ?

(xi) To examine the existing facilities for application of scientific aids to the in
vestigation of crime, offer suggestions for further improvement and ex
pansion in that respect and propose what further measures are needed to 
step up Work in that direction ?

(xii) Whether in view of the present volume and tendencies of traffic, the Police
are properly organised and equiped to ensure safety of life and property 
on roads ?

(xiii) Whether the forms of statistical returns and registers now adopted are
proper and contain adequtae data about the working and efficiency of the 
Police or should these be modified and if so, in what respects ?

(xiv) Whether the Police Force set up for rural areas is effective in the performance
of the Police duties in those areas and whether any changes are necessary 
in its strength, organisation, training and conditions of service and furtht r 
how in the contest of village Panchayats functioning all over the St ate,
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the efforts of the district and rural Police and those of the Village Pan- 
chayats can be integrated in tackling crime ? The feasibility of substitution 
of Village Chaukidars by a system of beat Constables may as well be 
examined in this context and necessary suggestions be made.

(xv) Whether the general supervision exercised by the Magistracy over the Police, 
particularly in view of the sepration of the executive and the judiciary, and 
the control of the Superior Police Officers over the investigation of crime 
and other Police duties are on the right lines and what are the improve
ments needed in this behalf ?

(xvi) To examine the extent of Public co-opration extended to the Police in report
ing, prevention and investigation of crime ; the handicaps that the Police 
have to face in consequence of its indequacy or absence, and steps for its 
improvements, keeping in view the rule of law, the free exercise of civil 
liberties and political rights of freedom of speech, of platform and associa
tion, and the public aspirations in the light of the directive principles of the 
Constitution.

(xvii) To explore ways and means of bringing the Public and the police closer 
together.

(xviii) To examine and suggest as to what further steps should be taken in 
rooting out corruption in the Police Force and securing greater co
operation and assistance from the Public in combating crime.

(xix) To examine and make suggestions regarding any other problem or problems
which come to the Commission’s notice in the course of their enquiries 
concerning Police organisation and its working in the State.

(xx) To work out the financial implications of the Commission’s proposals, and
to suggest the manner in which the reforms recommended by them can be 
enforced within the minimum possible period.

(xxi) To consider and make recommendations and suggestions regarding any other
matter which the Government may refer to the Commission.

STATEMENT SHOWING PARTICUARS O F THE ORDERS ISSUED AS A RESULT 
OF THE RECOMMENDATIONS MADE BY TH E POLICE COMM ISSION

INCREASE IN SALARIES

From the 1st of October, 1962, the salaries of Constables, Head Constables, 
Assistant Sab-Inspectors and Sub-Inspectors have been increased as under :

Can'stablesr

Their pay scale has been increased to Rs. 125—*125—125/128—1—150, inclusive 
of dearness allowance. This pay scale will be reached in five years time by giving an 
adhoc increment e of Rs. 20 per mensem for the first year and Rs. 7.50 P. per mensem 
during each of th succeeding four years. There will be no selection grade in the rank of 

constables.

Head Constables

Their pay scale has been increased to Rs. 150—3—*165/3— 180 inclusive of de&rhesS 
allowance. This pay scale will be reached in five years time by giving them an ad hoc 
increment of Rs. 20 per mensem for the first yearrand Rs. 7.50 P. per mensem during 
each of the succeeding four years.

Assistant Sub-Inspectors

Their pay scale has been increased to Rs. 160-5-200, inclusive of dearness 
allownaces. This pay scale will be reached in five year time by giving an ad hoc increment 
of Rs. 20 per mensem for the first year and Rs. 5 during each of the succeeding four 
years.
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Sub-Inspectors

Pending final decision for spliting of this rank in to three classes, viz., A, B, &C 
and for abolishing the rank of Inspectors the Sub-Iaspectors have been given ad 
hoc increase of Rs. 25 per mensem in their existing pay.

The increase in pay to all the categories mentioned above will be given 50 per cent 
in cash and 53 p?r c mt in the form of C.T.D. Accounts. Screening of Police personnel 
will be undertaken with immediate effect. All those found not up to the mark will be 
screened out.

Others Facilities

1. Grant of T.A./D.A. to Police personnel,as admissible under the rules to other 
Government servants, for journeys, beyond five miles of their headquarters provided 
they stay out on duty for 8 hours or more.

\

2. Increase in Ration Allowance from Rs. 20 to Rs. 35 per mensem 
to P.A.P Persounel on Indo-Pakistan Border.

3. Increase in pony allowance to A.S. I.s from Rs. 37.50 nP. to Rs. 50 in plains 
and Rs. 60 in hills and increasein Horse Allowance to S. Is. and Inspector sfi cm Rs. 67.
50 nP. to Rs. 75 per mensem.

Grant of Motor Cycle Allowance at Rs. 40 per mensem to Inspectors and Sub- 
Inspectors posted in towns.

4. Extra spell of 10 days casual leave in a year in the case of all N.G.Os.

5. House-rent Allowance at the rate of 10 per cent of the Pay or actual rent, which 
ever is less, to 25 per cent of the strength of Constables and Head Constables excluding 
reserves, trainees, etc.
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Increase in Strength

The strength of the Police Department has been increased by one D.S.P., 81 Sub- 
Inspectors, 145 Head Constables and 1,543 Constables with the first phase of total incre
ase in the peace-time strength.

Sugar Stolen from the Stores of Co-operative Society, Samalsar,
district Ferozepur

2016. Comrade Gurbakhsh Singh: Will the Minister for Home and 
Development be pleased to state—

(a) whether it is a fact that a theft of sugar took place from the
stores of the Co-operative Society, Samalsar, tehsil Moga, 
district Ferozepur; if so, the date of occurrence of the said 
theft and the quantity of sugar stolen ;

(b) whether any report was lodged with the Police Station, Bagha
Purana; if  so, when ;

(c) the present position of the case ?

Sardar Darbara Singh: (a) Yes. The theft took place on the night 
between 22nd/23rd January, 1961, and 24 maunds and 6 seers of sugar was 
stolen.

(b) Yes. On 23rd January, 1961.
(c) The case was filed by the Police as untraced.

Sale of Muslim Evacuee Property in village Patto Hira Singh,
district Ferozepur

2017. Comrade Gurbaksh Singh Dhaliwal:
(a) Whether it is a fact that a mu slim evacuee landed property



measuring about 8 marlas belonging to Sarvshri Jumu and 
Masta, Mohammadan Shoe-makers of village Patto Hira 
Singh, tehsil Moga, district Ferozepur, was auctioned on 
29th May, 1959 ; if so, the name of the highest bidder, the 
name of the persons to whom it was sold and the amount for 
which it was sold;

(b) whether the possession of the land mentioned in part (a) above
was handed over to the buyer, if so, when ;

(c) whether it is also a fact that the said piece o f land was re-auctioned
by the Tehsildar (Sales) Moga on 6th September, 1964; if so, 
the reasons for the re-auction and the name of the persons to 
whom it was sold and for what amount;

(d) whether any representation against the said re-auction has been
received ; if so, the action taken thereon ?

Major Harinder Singh : (a) No.
(b), (c) and (d) Does not arise.
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Prices of Wheat, Sugarcane and Agricultural Implements

201$. Chaudhri Ranbir Singh : Will the Chief Minister be pleased 
to state—

(a) the controlled, purchase and issue prices of wheat during the
year s 1949-50 and 1964-65 ; ,

(b) the price of sugar cane during the years 1947-48 and 1964-65 ? 
Comrade Ram Kishan : (a) Price of wheat per m aund (average) '—

Controlled Purchased Issue
1949-50 Rs 13 *8 Rs 13 -2 to Rs 15 -2 to

R s l3 * l5  Rs 15 *6
1964-65 nil Rs 15 ordinary 16*90

Rs 16 superior 17 *91

♦Under Price Support Scheme.
(b) Price of sugarcane
1947-48 Rs 1 *2 to  1 *13
1964-65 Rs 1 *85 per m aund.

Milk Processing Plants in the State

2019. Chaudhri Ranbir Singh : Will the Minister for Home and  
Development be pleased to state—

(a) the total number of milk processing plants so far erected in the
State along with the name o f the places where they are 
erected ;

(b) the quantity of milk processed by each of said plants during the
last three years ;

(c) whether Government intend to set up new plant in the future ;.
if so, the name of the place and approximate time by which 
it is likeiy to be set up ?

Shri Darbara Singh : (a) Three, at Chandigarh, Amritsar and Hissar
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(b) Year Quantity o f milk processed 

Chandigarh Amritsar
(in Kgs.) 

Hissar
1961-62 • • 1,71,704-4
1962-63 ♦ • 21,16,577-5 34,86,841 3,030
1963-64 > • 26,82,353 -1 77,34,763 -5 1,53,316

(c) Yes. at Ludhiana by 1966-67

Share-holders/Members of Certain Societies

2020. Chaudhri Ranbir Singh : Will the Minister for Home and 
Development be pleased to state—

(a) the names of share-holders or members of the non-industrial
societies in the State who are hot entitled to receive any 
salary, but are receiving salaries or other necessary advan
tages other than share profits in each district along with the 
names of such societies;

(b) the steps proposed to be taken against the defaulters ?

Sardar Darbara Singh : (a) and (b) The time and labour involved in 
collecting and compiling the information will not be commensurate with the 
benefit to be derived, as there are over 30,000 societies in the State with a 
membership of over 24 lacs.

Registration Fee

2021. Chaudhri Ranbir Singh : Will the Minister for Revenue be 
pleased to state—

(a) the receipts from registration fee during the years 1961-62,
1962-63 and 1963-64 ;

(b) the budgeted estimates for 1964-65 under the head registration 
fee and the expected receipts according to the revised estimates ?

Shri Harinder Singh : (a) Amount of receipts from registration fee—
* Rs

1961- 62 . .  31,57,704
1962- 63 . .  36,51,724
1963- 64 . .  39,52,343

(b) Budgeted Estimates on account of registration fee for 1964-65—
• Original . .  38,00,000

Revised . 45,00,000

Pension Cases in the Police Department pending Finalisation

2022. Chaudhri Ranbir Singh : Will the Minister for Home and 
Development Department be pleased to state—

(a) the total number of employees in the Police Department who
retired before 1963 but whose pesnion cases have not yet been 
finalised ;

(b) the steps which Government propose to take to expedite the
disposal o f the said pension cases ?



Sardar Darbara Singh s (a) A total of 23 pension cases are pending 
finalisation concerning officials who retired from the Police Department 
before 1963 ;

(b) efforts are afoot to finalise these pension cases expeditiously.
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Pension Cases in P.W.D., Irrigation Branch pending Finalizstic n

2023, Chaudhri Ranbir Singh : Will the Minister for Public Works 
and Welfare be pleased to state— «

(a) the total number of employees in the P.W.D., Irrigation Branch
who retired before 1963 but whose pension cases have not 
yet been finalised ;

(b) the steps which Government propose to take to expedite the
disposal of the said pension cases ?

Chaudhri Rizaq Ram : (a) Gazetted—28.
Non-gazetted—107.
(b) Efforts are being made to finalise the cases of non-gazetted estab

lishment. The Mobile Pension Party is also frequently visting the field 
offices for removing the hurdles in the way of early disposal of pension 
cases.

As regards Gazetted establishment, these cases are mainly held up for 
want of decisions on some cases regarding recoveries, etc., pending against 
them. Till such cases are finally decided, their pension cases are not likely 
to be finalised.

Loans and Subsidy for Development of Fisheries

2025. Chaudhri Ranbir  ̂ Singh : Will the Minister for Home and 
Development be pleased to state—

(a) the amount of loan assistance and subsidy separately ‘ sanctioned
by Government during the Second Plan period and the first 
three years of the Third Five-Year Plan, districtewise, for the 
development of fisheries ;

(b) the amount of loan assistance and subsidy separately, proposed
to be granted for the purpose district-wise during the years
1964-65 and 1965-66 ?

Shri Darbara Singh : (a) No loans or subsidy were given during the 
Second Five Year Plan and first year (1961-62) of the Third Five Year Plan. 

O nly subsidies were given during 2nd and 3ra years of the Third Five-Year 
Plan is below

Name o f  District 1962-63 1963-64
Hissar 5,750 4,500
Rohtak 5,525 4,500
Gurgaon 2,125 2,500
Karnal 3,825 3,500
Jullundur 2,975 3,500
Ludhiana 2,975 2,500
Ferozepur 3,825 3,500
Amritsar 5,825 5,500
Kapurthala 1,700 2,000
Patiala 9,350 8,500
Mohindergarh » • • . • •
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Sangrur 4,675 5,500
Bhatinda 5,525 6,000
Ambala 2,125 2,500
Hoshiarpur 2,125 2,500
Gurdaspur 5,950 5,000
Kangra 1,700 2,000

Total 65,675 64,000

(b) No loans are proposed to be given during the years 1964-65 and 
1965-66. The subsidy proposed to be given is asunder—

Name o f  District 1964-65 1965-66

Hissar 4,500 4,500
Rohtak 4,500 4,500
Gurgaon 2,500 2,500
Karnal 4,000 4,000
Jullundur 3,900 3,900
Ludhiana 2,500 2,500
Ferozepur 3,900 3,900
Amritsar 5,500 5,500
Kapurthala 2,000 2,000
Patiala 8,500 8,500
Mahendragarh . . . .
Sangrur 5,900 5,900
Bhainda 6,000 6,000
Ambala 2,700 2,700
Hoshirpur 2,500 2,500
Gurdaspur 5,000 5,000
Simla # .
Kangra 1,500 1,500
Kulu 600 600

Total 66,000 66,000

Loans and Subsidy for Dairy Development

2026. Chaudhri Ranbir Singh : Will the Minister for Heme and 
Development be pleased to state—

(a) the amount of loan assistance and subsidy separately sanctioned
by Government during the Second Plan period and the first 
three years of the Third Five-Year Plan, district-wise, for the 
dairy development ;

(b) the amount of loan assistance and subsidy separately proposed
to be granted for the purpose district-wise during the year 
1964-65 and 1965-66 ?
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(a )  Plan Year Loan Subsidy Area ( dfstrtct-wtse)

2nd Plan • • —Nil— ~ Whole State
3rd Plan ..  1961-62 3-00 • • Ditto

1962-63 4-00 2*10 Ditto
1963-64 5-00 1-52 Ditto

(b) 1964-65 8-00 1-20 Ditto
1965-66 2-50 1 -96 Ditto

(proposed) (Proposed)

Routes Run by Government and Private Companies

202S. Chaudhri Ranbir Singh : Will the Chief Minister be pleased 
to state the number of routes run respectively by the State Government buses 
and private companies buses exclusively and (ointly along-with the number 
of buses on each route during the years 1963-64 and 1964-65 (up to 31st July, 
1964) 7

Comrade Ram Kishan : The time and labour involved in collecting the 
information will not be commensurate with any possible benefit to be 
obtained. Information will be supplied in any particular case, if  sought.

Sisana-Farmana Road in District Rohtak
n

2031. Chaudhri Ranbir Singh : Will the Minister for Public Works 
and Welfare be pleased to state—

(a) the date when the resolution requesting the State Government 
to take over Sisana-Farmana road was adopted by Zila Parishad 
Rohtak.

(b) the action so far taken or proposed to be taken during the Illrd
Five-Year Plan period in this regard ?

Shri Rizaq Ram : (a) 18th November, 1959 and 17th September, 1962. 
(b) The case of provincialization was considered but dropped.

Lift Irrigation Schemes
2032. Chaudhri Ranbir Singh : Will the Minister for Public Works 

and Welfare be pleased to state—
(a) the names of the Lift Irrigation Schemes which are or were being

run with Diesel pumps in the Western Yamuna Canal tract ;
(b) the difference in maintenance cost o f disesel run schemes,

Electrio run schemes and flow irrigation scheme ;
(c) the total amount spent on the conversion of each of the said

scheme into electric or flow irrigation schemes ;
(d) the phased programme, if any, for conversion of each such

scheme framed so far ?
Chaudhri Rizaq Ram : (a) Various types of lift Irrigation Schemes, 

Which are or were running with the help of diesel pumps are $—
(i) Dang Minor.

(ii) Gujrani Minor.
(iii) Jahangirpur Minor.
(iv) Bakra Minor.
(v) Dhamana M inor.
(vi) Seman Minor.
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(b) Comparison is not possible at the present stage as in some cases 
no conversion from Diesel to electric or flow irrigation has been made and 
in other cases the conversion has been done recently during the current 
year.

(c) The requisite information is given below : —

Detail o f  the Scheme Amount spent

(i) Dang, Gujrani and Jahangirpur Minors N il
(ii) Bakra Minor converted into electric-run Rs 88,942

system  (E stim ated )
(iii) Dhamana Minor converted into flow system Rs 1,90,640

(E stim ated )
(iv) Seraan Minor converted into flow system Rs 38,806

(E stim ated )
(d) (i) Dang and Gujrani Minor will be converted from diesel to 

clectric-run system by March, 1966..
(ii) No phased programme for Jahangirpur Minor has been chalked

out.
(iii) Bakra Minor has already been converted into electric^run system 

and Dhamana Minor has since been converted into flow system. Seman 
Minor is likely to be converted into flow system by 31st December, 1964.

Upgrading of Schools in Ferozepwr District 
2033. ShriSatya Dev : Will the Minister for Education and Locai 

Government Department be pleased to state the names of villages in 
Ferszepur District where Primary Schools and Middle Sciiools have Deen 
upgraded to Middle and High Schools respectively during the year 1963-64 
along with those which are likely to be Upgraded during the year 1964-65

 ̂ Shri Prabodh Chandra : The Government Primary Schools at Kot 
Bhai, Dhanger Khera, Patriwala, Himatpur and Dina Logarh in Feroze- 
pur district were upgraded to the Middle Standard during 1963-64. No 
Middle School was upgraded to the High Standard in Ferozepur District 
during 1963-64. The question of upgrading of schools during 1964-65 is 
still under consideration.

Persons Arrested-Challaned under Various Crime
2036. Comrade Makhan Singh Tarsikka : Will the Minister for 

Home and Development be pleased to state the number of persons arrested 
and challaned under Sections 107/151, U0, 109 ofCr. P.C., Opium Act, 
Excise Act and under section 19 of the Arms Act ( Act 11 of 1878) in the 
State, district-wise, from 1957 to date together with tfte result thereof ineach 
case.

Sardar Darbara Singh : The time and labour involved in collecting 
the information which would relate to cases of Lakhs of persons will not 
be commensurate with the benefit sougnt to be derived t>y the member.

The reply can be furnished regarding .any specific case, if called.

Complaint Against Sarpanch Village RamDiwali Mussalmanan, 
Block Tarsikka, District Amritsar

2043. Comrade Makhan Singh Tarsikka : Will the Minister for 
Home and Development be pleased to state whether the Chief Minister, 
Minister inoharge o f Panchayats and the District authorities received any 
represenataions against the Sarpanch o f Village Ram Diwali Mussalmanan,



Tarrikka Block, District Amritsar, from the members of the Panchayat 
of the said village and some other persons during the last two months to the 
effect ttxat the said Sarpanch had misappropriated about 500 silver coins 
of the Moghal period found during the digging operations in the village; 
if so, the actoin if any, taken thereon so far and copies of the representations 
received be placed on the Table of the House. ?

Sardar Barbara Singh: Yes, but for 280-281 coins. On making 
enquries it was found that tile said 281 silver coins were sold and the sale 
price thereof amounting to Rs 322.00 was deposited in the Panchayat fund 
according to the resolution passed by the Gram Panchayat concerned.

A copy of the complaint is enclosed as Annexure “ A” .
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ANNEXURE ‘A’

Copy o f  compalint dated 5th August, 1964fro m  certain members cfG ram  
Panchayat Ram Diwali Mussalmanan and residents to the Chief Minis* 
ter, Punjab, The Home M inister, Punjab, The Inspector General o f  

Police, Punjab, Chandigarh, the Deputy Commissioner, Amritsar 
The Senior Superintendent o f  P dice, Am ritsar, and Shri 

M akhan Singh Tarsrkka, M . L . A . Punjab Assembly,
Chandigarh

M33t respectfully we, the applicants, members of Gram Panchayat Ram Diwali Mussal
manan, Tehsil and District, Amritsar beg to lay down the following few lines for your 
kind consideration and favourable consid* ration

1. That Shri Sham Singh is the Sarpach of our village Ram Diwali Musallmanan,
Tehsil and District Amritsar. He has been a close associate of 
Shri Karion, the Ex-Chief Minister of Punjab and has been harassing, 
we people-unnecessarily through Shri Sohan Singh of Dhoolka and Surinder 
Kairon the son of ex-Chief Minister. He has been causing havoc to the common 
masses. Moreover, we may add that presently the above said sarpanch has been 
acting so. The following complaints are against the said Sarpanch,

1. That the above said sarpanch was also the Sarpanch of the previous panchayat and 
since then he has not been maintainig any accounts of the village panchyat. To our 
opinion he has mis-appropriated the accounts. We have requested him many times 
for furnishing the accounts, but has been putting us off all the time and giving the 
threats under the name of Shri Partap Singh Kairon. Shri Pall Singh, the secre
tary of the Panchayat has also been favouring him in this connection illegally.

2. That during the panchayat meeting he often comes in drunken state and when asked
for any question he used to press us and ask us as to who are you to ask 
him such like questions. He is also saying that he is acting as a magistrate 
at present. Your honour will find the proof of the above said in the proceedings 
of the panchayat meeting held on 20th June, 1964.

3. That we have been informed that no meeting will be held on 20th June, 1964,
but with the consent of the Secretary of Panchayat, the meeting was held previous
ly and auctioned some portion of the Panchayat land and gave the same in auc
tion to his own associated interested and the remaining land was auctioned on 
5th July, 1964 in the General Meeting. Moreover, in order to conceal his ill doings 
he blamed the members of the Panchayat in the panchayat proceedings, held, 
on 20th June, 1964, in the presence of sarpanch and only one member although 
there are 6 members and one sarpanch and hence they did something very 
unlawful on their part.

4. We may bring to your kind notice that the one rupee coins (numbering about 
280-281) of Mughal Empire were found from the land in dug operation, which 
were entrusted to the Sarpanch Sham Singh, and the detail was get entered in the 
panchayat register, but instead of depositing the same in the Government, treasury 
the sarpanch has misappropriated the same, which is against rules and regulations 
laid down in the panchayat Act. During the period of three years only one 
General meeting was held although according to the rules six meetings are ought 
to be held and no accounts were given about the income and expenditure of the 
village panchayat. The following works have be completed by way of social service 
for which he did not pay anything. ^
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(i) The roads have been levelled by the villagers by way of social service and no
thing was paid by the village panchayat.

(ii) The phirni was also laid down by way of social service and without paying any
thing to the labours.

(iii) That Sarpanch has mis-appropriated the amount spent for the constructions 
of bridges in the village.

(iv) The Sarpanch Sham Singh sold two garders belonging to muslim and used the 
said amount in his personal works. He showed that he purchased new garders 
for panchayat ghar with the said amount, but it is not true.

5. After the election for the female seat, Shrimati Surjit Kaur, wife of Mahain Singh 
stood as a ^candidate and there was no other candidate at that time 
against the said Shrimati Surjit Kaur. With the mutual consent of 
Sham Singh Sarpanch and Secretay Pal Singh, they presented another name i.e. 
Surjit Kaur wife of Puran Singh for female member, after passing one illegal 
and wrong resolution. This resolution is entered in the daily proceedings (Record) 
After heavy struggle the first candiate Shrimati Surjit Kaur, wife of Mahian Singh 
got successful in obtaining her seat. This is also one example of Kairon’s Shahi.

5. That about 6 months ago, the ground of the village panchayat was surrounded by 
Tar and also constructing the burjies but now there is not sign of Tar or burjies and all 
this has been done by the Sarpanch in order to eat the panchayat funds.

6. That as the above said Sarpanch has got close connections with the sons of Shri 
Partap Singh Kairon and also with the officers of the illaqa, therefore all this has been 
done with their help and we were unable to put all this before your honour due to their 
pressure.

7 That the members and villagers can also produce the evidence to prove the fact 
of the above mentioned allegations oposed against Sarpanch Sham Singh.

Under the circumstances it is respectfully prayed that a competent officer of Chandigarh 
may kindly be deputed for enquiry against the said Sham Singh Sarpanch and the enquiry 
may please be made on behalf of the Government.

Thanking you in anticipation.
Yours faithfully,

Dated i 5th August, 1964.
Signed (Urdu) (English) and Punjabi.—
1. Mohan Singh, Member, Panchayat.
2. Joginder Singh Member, Panchayat.
3. Ruldu Singh.
4. Surjit Kaur, Member Panchayat.

1. L. T. I.—Teja Singh Member, Panchayat.
2. Bia Singh
3. Mahain Singh.
4. Charan Singh.

Sugar Permits Issued in Certain Blocks in Amritsar District 
2046. Comrade Makhan Singh Tarsikka : Will the Chief Minister 

be pleased to state —
(a) the names of persons who were granted sugar permits in connect

tion with marriages, death ceremonies, Akhand Patns in the 
months of June, July and August, 1964, in the blocks of 
Naushera Panwan and Verka in the Amritsar District; 
together with the names of persons who attested the correct
ness of the demands of the applicants ;

(b) whether any complaints were received regarding the bogus
permit-holders in the above mentioned Blocks, if so, copy 
thereof be laid on the Table of the House ?



Shri Ram Kishan : The time and labour involved in collecting
the requisite information will not be commensurate with any possible benefit 
to be derived from it.

Cooperative Housing Societies Registered in Amritsar District

2047. Comrade Makhan Singh Tarsikka : Will the Minister foi 
Home and Development be pleased to State :—

(a) the names of the Co-operative Housing Societies registered
in Amritsar District during the period from 1957 to date, 
together with the names and addresses of their office holders ;

(b) the amount of loans given by Government to each of the said
societies so far ?

Sardar Barbara Singh : (a) &*(b) The requisite information is 
laid on the Table of the House.

Co-operative Housing Societies registered in Amritsar District
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(a) (b)

Serial Name of the Cooperative Name and addresses of their office Amount
No. Housing Societies regis 

tered in A mritsar District 
during the period from 
1957

holders o f loans 
given by 
Govern

ment

1 2 3 4

1 The National Industrial 1. 
Worker Co-operative House 
Building Society, Ltd., 
Amritsar

Shri Raguhunath Chand, President, 
AbadiKartar Nagar, P. O. Chheharta 

Tehsil, Amritsar

1,12,558

2. Shri Sohan Singh, Vice President, Maid 
Building, Chheherta, Tehsil Amrit* 
sar

3. Shri Hazara Singh Secretary, Partap 
Bazar, Chheherta, Amritsar.

4. Shri Dalip Singh, Committee Member
V. &. P. O. Ghanopur, Tehsil, Amrit
sar-

5. Shri Krishan Datt Kalia* Member 
Committee, V. & P. O. Chheherta,
Tehsil, Amritsar.

6. Shri Harbans Singh Treasurer, C/o 
Model Textile Engineering Works, 
Putlighar, Amritsar.

2 The A mritsar Sialkot C o-1. Shri Harcharan Singh, President, C/o Nil 
operative House Building Sialkot Tannery 233 Ali Bax Road,
Society Ltd., A mritsar Hide Market, A mritsar
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Serial na me of the Co-operative Na mes and addresses of their office hoi- A mount 
No. Housing Societies registered ders of loan given

in Amritsar District dur- by Govern
ing the period fro m 1957 ment

1 2 3 4

2. Shri Kartar Singh, Balagan, Vice-Pre
sident, Hussainpura, Amritsar.

3. Shri Inder Singh, Cashier, C/o Sialkot 
Tannery 233, Ali Bax Road, Hide 
Market, Amritsar*

4. Shri Sawinder Singh, Member Com
mittee, C/o Sialkot Tannery 233, Ali 
Bax Road, Hide Market, Amrisar*

$. Shri Mohan Lai, Member Committee, 
C/o Sialkot Tan nary, 233, Ali Bax 
Road, Hide Market, Amritsar.

i  The Amritsar Progressive 1. Shri Lai Chand, President, 75, Gopal Nil 
Co-operative House Build- Nagar, Amritsar, 
ing Society, Ltd., Amrit
sar

2. Shri Gian Chand, Vice-President, 
Rambagh, Amritsar.

3. Shri Nand Lai, Cashier, 3347 & 1, Katra 
Baghiana, Amritsar.

4. Shri Jagdish Lai Nanda, Member.
Com mittee, Ra mbagh, Amritsar

5. Shri Makhan Lai, Member Committee, 
Ra mba gh, Amritsar.

4 The Amritsar Mitra Man- 1. Shri Sukh Dass Sharma, President Nil
dal, Co-operative Hou- Ram Gali, Jauia Pipal, Amritsar 
se Building Society, Ltd.,

2. Shri Krishan Dyal, Vice-President,
Manager, Partap Model School,
Katra Mohan Singh, Amritsar.

3. Shri Brahm Dass, Cashier, C/o M/s.
Nand Lai, Brahm Dass, Bazar, Mai 
Sewan Amritsar.

4. Shri Bhag Mai, Member Committee, 
c/o Ram Nath, Prem Nath Rang 
Wala, Katra Hari, Amritsar.

5. Shri Anant Ram, Member Committee,
14, Akali Market, Amritsar.

6. Shri Janji Parshad, Member Com
mittee, Shastri Govern ment High 
School, Ram Bagh, Amritsar.

7. Shri Kehar Singh, Honorary Secretary, 
House No. 2843/9/17, Katra Karam 
Singh, Amritsar.

7 <

~v<r
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Serial Marne of the Co-operative Name and addresses of their office Amount 
No. Housing Societies registered holders of loan

in Anrhsar District during given by
the period from 1957 . Govern

ment

1 2  3 4

5 The Amritsar Fair Deal 1. Shri Jagdish Raj, President, C/o Nil
Co-operative House Rupa m Tailors, Queens Road,
Building Society Ltd., Amritsar.
A mritsar

2. Shri Joginder Singh, Vice-President, 
C/o Rupam Tailors, Queens Road, 
Amritsar.

3. Shri Pritpal Singh Cashier, C/o Rupam 
Tailors, Queens Road, Amritsar.

4. Shri Kapur Singh, Me mber Co m mittee,
C/o Rupam Tailors, Queens Road,
Amritsar.

5. Shri Dev Raj, Member Committee,
C ;o Rupam Tailors, Queens Road,
Amritsar.

6 The Amritsar Bhatanwala Shri Janmeja Singh, Liquidator, V.P.O. 70,680
Co-operative House Chatiwind, Tehsil, Amritsar.

Building Society Ltd.,
Amritsar (under wind
ing up orders)

7 The Amritsar Katra Moti Shri Ramesh Kumar, S. I. C. S., Amritsar Nil
Ra m Co-operative (Liquidator)

House Building Society 
Ltd., A mritsar(Under 

Winding up orders)

8 The Central Bank of 1. Shri Dev Raj, President, C/o Central Nil
India E mployees C o- Bank of India, Chowk Phawara,
operative House Building A mritsar 
ciety Ltd., Amritsar

2. Shri Arjan Dev Cashier, C/o Central 
Bank of India, Chowk Phawara,
Amritsar.

3. Shri Ram Parkash, Vice-President, 
C/o of Central Bank of India, Chowk 
Phawara, Amritsar.

4. Shri Pritam Lai, Me mber Com mittee, 
C/o Central Bank of India, Chowk 
Phawara, Amritsar.

5. Shri O m Parkash, Me mber Co m mittee, 
C/o Central Bank of India, Chowk 
Phawara, Amritsar.

6. Shri Madan Lai, Mehra, Member 
Committee, C/o Central Bank of 
India, Chowk Phawara, Amritsar.

7. Shri Parkash Nath Chawla, H. 
Secretary, C/o of Central Bank of India

Chowk Phawara, Amritsar.
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Serial Name of the Co-oporative 
Housing Societies registered 
in Amritsar District during 
the period from 1957

Name and the addresses of the 
office holders

Amount 
of loans 
given by 

Govern
ment

1 2 3 4

9 The Amritsar Postal E m- 1. 
- ployees Co-operative 

House Building Society 
:td., Amritsar

2.

Shri Swambar Dutt, President, Wire
less Inspector, C/o G.P.O., Amritsar.

Shri Bhagwan Singh, Vice-President, 
C/o office of the Senior Superinten
dent of Post offices, Amritsar.

Nil

3. Shri Dharam Pal, Cashier, C/o G.P.O. 
Accounts Branch, Amritsar.

4. Shri Karpal Singh, Member Committee 
C/o office of Senior Superintendent 
Post offices, Amritsar.

5. Shri Chuni Lai, Member Committee, 
C/o officer of Senior Superintendent, 
Post Offices, Amritsar.

10 The Amritsar New Light 
Co-operative House 
Building Society Ltd., 
Amritsar

2.

3.

4.

5.

11 The Shivnagar Co-opera- 1. 
tive House building So
ciety Ltd., Amritsar

2.

3.

4.

5.

1. Shri Sohan Singh, President, C/o Ran- Nil 
dhawa Transport Co. Private Ltd.,
Ram Gate, Amritsar.

Shri Amrik Singh, Vice-President,
C/o Rohtak District Transport Co
operative Society Ltd., Amritsar.

Shri Gian Chand, Cashier, c/o Rohtak 
District Transport Co-operative So
ciety Ltd., Amritsar.

Shri Mohinder Singh Uppal, Member 
Committee, Sub-Inspector, Co-opera
tive Labour and Construction Socie
ties, Amritsar.

Shri Raghbir Singh, Member Committee, 
Inspector, Co-operative Societies,
Noshehra Panuan, tehsil Taran Taran, 
district, Amritsar.

Shri Shiv Singh, President, Qr. No. Nil
197, Opposite Jawala Flour Mills,
Shiv, Nagar Amritsar.

Shri Dharam Pal, Vice, President,
Qr. No. 187, Opposite Jawala Flour 
Mills, Shiv Nagar, Amritsar. :

Shri Tilak Raj, Cashier, Qr. No. 190,
Opposite Jawala Flour Mills, Shiv 
Nagar, Amritsar.

Shri Kishan Lai, Member Committee,
Qr. No. 12, Oppositer Police Station, 
Islamabad, Amritsar.

Shri Santosh Singh, Member Committee, Qr. 
No. 248 Opposite Flour Mills, Shiv 

Nagar, Amritsar.
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Serial Name of the Co-opeiative Name and addresses of their office Amount 
Housing Societies registered holders of loans
in Amritsar District during given by
the Period from 1957 Govern.

ment

1 2 3 4

12 The Adarsh Co-operative 1. Shri Kewal Krishan, Presidnt, Gali 2,82,000
Ho»se Building Society Bohar Wali, Inside Lohgarh Gate, (Loan from 
Ltd., Amritsar Amritsar Amritsar

Improvement
2. Shri Mohinder Singh, Vice-President, Trust) 

2825/12, Near Telephone Exchange,
Amritsar.

3. Shri Jaswant Singh, Cashier, 81, Ajit 
Nagar, Amritsar.

4. Shri Surjit Singh, Member Committee,
81, Ajit Nagar, Amritsar.

5. Shri Gumam Singh, Secretary, 453,
Sharif Pura, Amritsar.

13 The Amritsar District 1. Shri Nirmal Singh, President, District Nil 
Courts Employees Co- Nazar, District, Courts, Amritsar 
operative House Build
ing Society Ltd., Amrit- 2. Shri S.P. Maria, Secretary, Clerk, 
sar. D. C. Office. Amritsar

3. Shri Mohan Gopal Cahsier, Clerk 
D. C. Officer, Amritsar.

4. Shri Tripat Singh, Member Committee,
Clerk D. C Officer, Amritsar,

5. Shri Sham Lai, Vice-President, Clerk,
D. C. Office, Amritsar.

14 The Amritsar State Bank 1. Shri A. K. Oswal, President, Clerk, Nil
of India Employees Coop. State Bank of India, Mahan Singh 
House Building, Society Gate, Amritsar 
Ltd., Amritsar

2. Shri Prem Kumar, Vice-President,
Cashier, State Bank of India, Amritsar.

3. Shri Gurdip Singh, Cashier, Clerk 
State Bank of India, Amritsar.

4. Shri Raj Kumar, Secretary, Clerk,
State Bank of India, Amritsar,

5. Shri K.K. Kcshap, Member Commit
tee, Clerk, State Bank of India, Amrit
sar.

15 The Amritsar Parbhat 1. Shri'Naranjan Nath, President, Plot Nil
Co-operative House No. 13, Oppositer Raghunath Pura,
Building Society Ltd., Majitha Road, Amritsar.
Amritsar

2. Smt. Krishana Chohan, Vice-President 
5-Kot Baba Dip Singh, Amritsar.

3. Shri Dina Nath Cashier, C/o Amritsar 
Cycle Works, Rly. Road, Amritsar.

4. Shri Jaspal Singh, Member Committee,
3-Kot Baba Dip Singh, Amritsar.

T
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Serial Name of the Co-operative Names and addresses of their office Amount 
No. Housing Societies registered holders of loans

in Amritsar District during given by
the period from 1957 Govern

ment
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1 2 3 4

5. Shri Harbans Singh, Memer Commit
tee, 3-Kot Baba Dip Singh, Amritsar.

16 Tarn taran Friends Coop: 1. Shri Uttam Singh, President, Mana- Nil 
House Building Society ger, Central Coop. Bank Ltd., Tran

Taran.
2. Shri Tarlok Singh, Vice-Preident, 

r Accountant, Central Co-operative 
Bank, Ltd., Tarn Taran.

3. Shri Kirpal Singh, Cashier, C/o Central
Coop: Bank Ltd., Tarn Taran.

4. Shri Jagtar Singh, Member Committee, 
C/o Central Coop: Bank Ltd., Tarn 
Taran

5. Shri Avtar Singh, Member Committee, 
C/o Control Coop: Bank Ltd., Tarn 
Taran.

17 Chabhal Kalan Coop: 1. Shri Krishan Dev, Preident, V.& P.O. Nil
House Building Society Chabhal, tehsil, Tarn Taran, Amritsar.

2. Shri Bhagwan Dass, Vive-President,
V. & P. O. Chabhal, I tehsil Tarn 
Taran, district, Amritsar.

3. Shri Inder Dev, Cashier, V.&P.O.
Chabhal, Tehsil Taran Tarn, Amritsar/

4. Shri Sukhdev Raj, Committee member, 
rV. & P. O. Chabhal, Tehsil Tarn 
Taran, Amritsar.

5. Shri Piara Lai, Member Committee, 
V. & P. O. Chabhal, tehsil Tarn 
Taran, Amritsar.

18 Tarn Taran Industrial Wor
kers Coop: House 

Building Society, Ltd.

1. Shri Gurbakhsh Singh, President, 
President of Labour Union, Tarn Taran.

2. Shri Gopal Singh, Vice-President,
C/o Popular Foundry, Tarn Taran.

NO

3. Shri Mohinder Singh, Cashier, C/o 
Bhag Mai & Sardari Lai, Tarn- 

taran.

4. Shri Man Singh, Committee member, 
C!o Popular Foundry Tarn Taran.

5. Shri Santokh Singh, Committee member 
Mistri C!o Aggarwal Mill, Nurdi 
Road, Tarn Taran.

M. S. SADHRAO,
Joint Registrar Farming,

( for Registrar Co-operative Societies, Punjab,
Chandigarh.

X
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Cement Permits Issued in Certain Blocks o f Amritsar District 
2052. Comrade Makhan Singh Tarsikka : Will the Chief Minister 

be pleased to state :
(a; the names of persons and firms who got during the period from 

1st January, 1964 to date cement permitsof 5 bags or more
- in the Tarsikka and Naushehra Panwan Blocks in the Amritsar 

District for repairs or constructions purposes together with 
the names of the persons who attested the application submitted 
for the purpose ;

(b) the names of the depot holders from whom they got the 
cement ?

Comrade Kam Kishan : The time, labour and expense involved in 
collecting the requisite information will not be commensurate with any 
possible benefit to be derived form it.

Expenditure incurred on Double Production Campaign o f
, Foodgrains in the State

2055. Comrade Makhan Singh Tarsikka : Will the Minister fer 
Home and Development be pleased to state the amount spent, districtwise 
under the “ Double the food grains production Campaign” , during the 
period when Sardar Partap SinghKairon was the Chief Minister together 
with the concrete results achieved districtwise.

Shri Darbara Singh: “Double the food grains production campaign” 
was simply a slogan and a call to the farmers and Government functionaries 
to intensify* their efforts towards increasing agricultural production. No 
specific scheme were formulated. Hence the question of district wise' 
expenditure and results does not arise.
Government Higher Secondary School,’ Maleke, - District Ferozepur

2057. Comrade Makhan Singh Tarsikka : Wjll the Minister for 
Education and Local Government be pleased to state :

(a) whether it is a fact that Government Higher Secondary School
in village Maleka, Ferozepur District, has been functioning 
for the last three or four year in a building consiting o f 4 
rooms only, if  so, the reasons theiefor :

(b) the number o f students on the rolls of the said school during
the year 1961-62, 1962-63 and 1963-64 in each class and the 
number of teachers therein with theirquatfficaticns;

(c) whether it s }is a fact that a Government primary school was
also opened in the above mentioned village and upgraded 
to the Middle standard ;

(d) whether the teachers serving in the said village are provided
with housing facilities, if  so, the details thereof ;

Shri Prabodh Chandra : (a) No. It is functioning in a building 
consisting of 4 big rooms and two small rooms. At the time o f upgrading 
of this school to Higher -Secondary Standard the Panchayat promised 
to arrange for additional accommodation, but did not. Now the Panchayat 
is serious to add additional accommodation.

(b ) ‘A statement showing the classwise enrolment for the years from 
1961-62 to 1963-64 and the staff working in the school alongwith their 
numbers and qualification is enclosed.

(c) A separate Government Girls Primary School was started in
January, 1961 and later on it was amalgamated with the local Government 
Higher Secondary School* The Boys primary school which was started 
in 1951, wasupgaraded to Middle Standard in 1955 and to Higher Secon

dary Standard in April, 1963. ■. v
> ,  (d) No.
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CLASSWISE ENROLMENT OF GOVERNMENT HIGHER SECONDARY
SCHOOL, MALEKE

' I II III IV V VI VII VIII IX X XI Total

1961-62 94 12 6 10 8 30 18 21 ... 199

1962-63 70 52 9 5 10 29 27 15 .. • • • • 217

1963-64 100 58 62 21 9 30 26 15 13 334

On 30th Sep-
tember, 1964 98 63 49 46 21 51 30 23 28 9 ... 413

STAFF STRENGTH YEARWISE

S.V. Language J.B.Ts. P.T.I. Total
Teacher

1961-62 1 1 2 3 7

1962-63 e - t 1 1 2 3 • • 7
H. M.

1963-64 1 4 1 2 7 1/ 16

Criteria for Granting Financial Assistance to Political 
Sufferers

2058. Chaudhri Ranbir Singh : Will the Chief Minister be pleased 
to state :

(a) whether the term o f imprisonment of the political sufferers
is generally the main criterion for determining the financial 
assistance to be given to them ;

(b) whether he is aware of the fact that the term of imprisonment
awarded during the Independence Movement for non-violent 
actions o f the political sufferers was as a rule much less 
than for violent actions ;

(c) i f  the reply to parts (a) and (b) above be in the affirmative
whether Government propose to revise the criteria for 
determining the amount o f the financial assistance to be 
given to the political sufferers ?

Comrade Ram Kishan : (a) Yes Sir.
(b) Yes Sir.
(c) No Sir. The State National Workers (Relief and Rehabilitation 

Board is competent to grant financial assistance on ad hoc basisin deserv
ing case irrespective o f the period o f imprisonment under gone by the 
individual concerned.

Sales Tax Realisation from Sales o f Agricultural Products
2059. Cbaudhri Ranbir Singh: Will the Minister for Finance and 

Planning be pleased to state the amount o f the Sales Tax receipts during 
1954-55 and 1963-64 from the sale o f agricultural products in the State?



Shri Kapoor Singh : The time and Labour involved will not be 
commensurate with the object likely to be achieved.

SHORT NOTICE QUESTIONS A N D  ANSWERS 

SalesTax Paid by CertainKirpanFactoriesof Amritsar
*6731. Comrade Ram Chandra : Will the Minister for Finance 

and Planning oe pleased to state the amount of sales tax paid oy (i) M/s 
Khalsa Kirpan Factory, Bazar Mai Sewan, Amritsar, (ii) M/s Amrit 
KirpanFactory, Clock Tower,Amritsar and(iii)M/s Akali Kirpan Factory 
Malvai Bunga, Amritsar, from 1958 to 1964 (Upto-date).

Sardar Kapoor Singh : It is regretted that the information cannot be 
supplied in view o f the prohibition prescribed under section 26 o f the Punjab 
General Sales Tax Act, 1948.

Sir, I cannot give all the information but, Mr. Speaker, I am quite 
prepared to give some information to the House which does not offend 
the provisions o f the General Sales Tax Act. (Cheers).

So far as M/s Khalsa Kirpan Factory, Bazar Mai Sewan, Amritsar 
are concerned I may inform the hon. Members that this firm is not so far 
registered under the General Sales Tax Act, and proper steps are being 
taken for its assessment, i.et, the firm and its proprietor have been served 
with a notice.

The second firm, v iz . M/s Amrit Kirpan Factory, Clock Tower, 
Amritsar, is also not registered so far under the General Sales Tax Act.

I may, however, assure the House that proper steps so far as assessment 
and other matters are concerned, are being taken against both these firms.

In regard to the third firm vis  -M/s Akali Kirpan Factory, Malvai 
Bunga, Amritsar, I may state, Mr. Speaker that this firm is registered under 
the General SalesTax Act and they have paid the sales tax upto 1963-64.
I expect the hon. Members would not press me to know the amount of sales 
tax this third firm has paid because that would oe against the provisions of 
the Act.

Comrade Ram Chandra : I would like the hon. Finance Minister 
to assure the House that the two firms which are still not registered under 
the General Sales Tax Act would oe assessed keeping in view iron/steel 
quota given to them and also the third firm which is registered under the 
said Act has paid sales tax in proportion to the iron and steel quota allot - 
ted to it ?

Finance M inister: I can assure the hon. Member that all possible 
steps would be taken to assess these firms properly. Mr. Speaker, I am 
rather thankful to the hon. Member who has brought these firms to the 
notice o f the Government. Tf he has any more information with him 
that should be given to the Government so that the enquiry is made in the 
light of that information aDd the amount of sales tax is realised after 
proper assessment.

55ft 5TH1TH 3ft 3FT 1 44T WftSJT fo WT ^
4ft ^f<T ftp ^  4ft iftftpC'TH 5FTT4 4f f f t l  ^  4TI

4ft2T ftp7T<3T |  3S 4ftt 4ft ^ 4  4ft ftpqr |  4T 4ft
R iff?  Ef f t  4 ^  f k m  «rr ?

Short N oticb Questions and  A nswers (17)353



Finance Minister ; Certainly. It is not in the case of these factories 
only but I am going to take certain setps in regard to all quota-holder 
firms, and I would like to see whether those firms are properly assessed in 
accordance with their declaration about the production made with the 
Industries Department.

Sardar Gurdial Singh Dhillon : The hon. Finance Minister has 
been pleased to say that the first two factories viz. (1) M/s Klalsa K'rp?n 
Factory, Bazar Mai Sewan, An ritsar and (2) M/s Amrit Kirpan Factory, 
Clock Tower, Amritsar, were not registered under the General Sales Tax 
Act. How did they get the quota of steel when they were not registered ?

Finance Minister : I cannot say, why they were not registered 
I am making enquiries. To me it appears that these firms were in operation 
for the manufacture of these things for a long time.

0PH33 H¥?> ftfuj HufRcP : off S fe ltfH  HfoHUU RTfU9 UH831 foj oft

feu 318 §c5j 3  SfeH feu  3  fe  >HH W fe?J W8 t|fU3P ftTCjr >H*fVf3HU
§  fgHUfes?? fSSHUcftU f> §H HfeoiH §  gfetfoTSU IPH feu
u tu u u  ril f a  feH &  uft ueft f  ciucft w rfsH U  s u T  u u u t

fen  8U l §H & UHftUUT offeT rife H fatf feH §  §H

fcTUUl 3  HTHolfeu Usftaif W  f  u u r  ^ 8 TU ofUT 8  3IS H) ?
Finance Minister : I am thankful to the hon. Member and will 

verify the information given by him.
Chaudhri Darshan Singh : Mr. Speaker, may I know from the hon. 

Finance Minister whether these firms were registered under the Factories 
Act ?

Finance Minister ; I have no information with me in this regard. 
However, enquiries shall be made.

Comrade Ram Piara : Will the hon. Finance Minister be pleased 
to state the dates when the fir t two firms came into existence and when 
the Sales Tax Department issued notice to them for the purpose of sales 
tax etc’ ?

Finance Minister : One firm, viz., the Klialsa Kirpan Factory was 
served with a notice recently and the proprietor it appears to me, was not 
in Amritsar. The Assessing Authority has got a letter from him that he 
would be appearing on the 5th October (yesterday). Now I will find out 
whether or not he appeared before the Assessing Authority yesterday to 
give his statement.

Comrade Ratn Chandra : May I know from the hon. Finance
Minister whether it is a fact that the first firm (M/s Khalsa Kirpan Factory, 
Bazar Mai Sewan, Amritsar) was given quotas in many cases without 
necessary recommendations from the District Industries Officer ?

Finance Minister : Well, I am sorry, I do not know.
?FT : TUT fa fa * 3< U lf?«r «ra irrir T%  W T 7?  5*TU

u t  <r |  T ru u i f e w u  u r f  sptuut

T  urfesp U^TT f'TT f a ?  sffe UUtrc SRT17 fa ?  7? f t  £
U Wt UTT rjn ?

’I ?  H 'T t : 7U U?7 Hq ^  |  ,
Finance Minister : I cannot say that definitely so long as I do not 

verify the facts.
Mr. Speaker : Next (6698) question please.
(At this stage Comrade Shamsher Singh Josh rose to put the question)
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•' t

Mr. Speaker : Has the hon. Member written authority to put this 
question ? •

■ 7 :
Comrade Shamsher Singh Josh : Yes, Sir, here I have written 

authority from Comrade Gurbaksh Singh Dhaliwal to put this question on 
his behalf.

Reclamation of Vast-Areas lying in Bed of Sutlej River

*6698. Comrade Gurbakhash Singh Dhaliwal (put by Comrade 
Shamsher Singh Josh) : Will the Minister for Home and Development be 
pleased to state—

(a) whether it is a fact that the Government is setting up a Land
Reclamation and Development Corporation to reclaim 
the vast areas of land under the bed of the Sutlej river ;

(b) whether it is a fact that most of the lands situated in this area
are already under 1 cultivation by thousands of peasant 
families since 1947 to 1960 ;

(c) whether Government in the Irrigation and Power Department
issued any notification recently to acquire, the whole land 
strip ;

(d) if the answer to parts (a), (b) and (c) above be in the affirmative,
the policy of the Government in relation to the peasant 
familes who have been in possession of these lands since long 
and have been cultivating them for their livelihood, and 
the phased programme for the resettlement of these uprooted 
families ?

Sardar Darbara Singh : (a) The matter is under consideration 
with the Government.

(b) No.
(c) Notifications were issued by Government in Irrigation and 

Power Department to acquire land which was not under cultivation 
village abadies prior to 1961.

(d) The question does not arise .

2TW3SJJHHH frw  : eft djfe HTOl 3HTOlfoff^T £  ^  TOTO#
fed  d  fe TOoTO 3  feof TO^l^TO iTOt offer jft fe  1961 3 1

bfutS ftfdaW  tfefer tifd'H7 Hdttrt tft HIT Idd >TOoR5nfefTO TO, QcV §  
Hdo|*d >*f<yMTfed TO dvil ^  I 3" H1 Us<S' d'Oti' U* fof off fen tilt) 0A1
fet d'd̂ 'dl fro tfo  ftrcf toto, ftRf nfero f  fejr feronn fro to) 
TOPd* falTO bfe TO faTO 1961 t" ufos* 3̂  HHSrT fe) TO Hlw HHfer § 
oTO3 TO  ̂ »P TOWd fedldlHA IFTO t  HfeofH £  §H SdtdfeTO G 
fdtt’d Gd ■BHfer ^  MqP̂ ’fed TOT ttdl'K1 d?> >>{3 ftlH G GcS1 tt®!1 S 3 
O T H ?  fTObwr TO 5 3 D W  3  TO 3of oTÔ igl offe! rP tdft ? Wd

so far as these lands are concerned fen to1
offet>nt fp ro rM  ?



H33l : m ftee  w ine , ttWHe y rf tro  fen  9  fe  i96i 3* ufas*  e  iH te  hhhti 

e f e w  ^  t o  t o * wt » e  °FH3 e e f  e e t  n t f H  e lite  §  ^ w y w *  w r o e  

e t§  n is i  fen  f  u fe s i' ^ t e  uywlfwe] offet me t i  feH e e $  f t w  so p  £  

1962, 1963 19 6 4  f e e  °PH3 offet f t f  §  fee  O T  Ht fe  fee  3153 3155 5  

>H§ iTO f e t  e ^ re  e e f  eracft e fe te ti h1#  efeH fe e  e g  f n  w !t t o  fee

fe fe 5e 1961 3' ufos* oTO3 33§ Ht U3 ’Wê'twlTO WTO3 3 3fe TO I 
fee § tfetafeTO wttTO i ^ fa e  fee H’TO e few e fe fi? i96i ir 
efron e+ opto fret Ht, fH e* § etcteetHte ee frorr efewi

e w e  HHHefnui h h  : oft eete Hiee enedi fe fat fe n w  e  ufesr 

et fef e e s  sfe fit  e s  <*eee e s  eft t o , § h  eHte & etesw eee e* et 

w etfew  ft ?
h\ 1  : h  weror vifee efee t o  e  fee f t  ee  31 irot h o t  o t T § 

fe  §H  t  iMof^rfee ofe1 tP#  I
w  XV.

Hee»g >HHwe fw-uj : oft fH twte § f̂effee erne efe et isetettro 
net e feeeel ijnjeet e  §e t etsm e e o f t i t > t f 3 w t O H r i ) f  eee 
faH 3 ofOT ee fw  Ht ?

n e t : fee 3te ft *rfaet ente et f n  fee set met fee fee ee- 

ejfeeeet efa w et nt 1 e s  fee e few  fe feteet ente w eee e met f n  

§ et w fe  w e i e e  o t ^ eater 1
ift e?T<T«f3ft ?TH I frqT35fTHft?lTeeT'TH4Tt3fT eWR TO ee %

e? % f f te e  g-re'Y | e e  w  e>eer»fteT w t  1 1

Ĥ t : eeetro efet se tee wrt ewte ft 1
s u e s  ae s feui : oft neeR Cit et er-ft e a t  feHHoftw 3  fm ew jero  

srfe He eet d ?

wet : fmewj e ro  w ne^s et ifaf set1 t e n

euat erne a w  : et eate Fpfee enem fe faeet ante H3se ^  

t s  §  3 § h  |  Meefee eesm? ?es et >nee eet? ei fe ete wfenee 

leefe % i e  et ftro tfe t o  fe fe»ro Tt o t  Fftfe h3 ^ h  ^  et ewte;#  

eetroi §  e s tw  e  e  s e tw  e s  f e  et iteerfee ee set^F TpmrntMi 1

■ H3t : ete Hfenee Hffee § ?? ee fee* ee1 ft erfe e e  ee et »feH3T 
sap fe w  eear 1 (e w )

e w e  aT|  ftfuj HTHee : oft eete FFfee enem fe e  s ie w  e 

f e  e fe f ' 60— 65 f e  3 31 § §  f r o  27 ee ^  ft 1 t o o t  et s^efe 3e 

e  eHt?) efet ft et f e  et ete R  etet efemt ?

w'et : eg eefefwT) t i  h  ee d y '3 3 * ftim* e* et f n  f  ee^ew is

e  Hfmt 1 f e e  2 o ^ e t 3 ^ d 3 i i o ^ s e t i e n e ^ i  ; ' ' 'r
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#q3l 93H3 fafa : oft fa ffafet iSHfe 1962-63
»fe3 oTSSTtuS ft §H § 1964 fear gfaSH 33?> 3t S3 0 3I3t ft ?

Haft : f a t  1963 W  q f o s  3 0 * 3  g e t  # t § 3 *  gi-fte* §  >9o(Ho<S3 oT9S

fa Haifa <3̂1d1QHA~ cffat afet nt i fa?>* fag §h fa Hair sthh aftfa afet
ffa § Wsfa&d 33*31 I

H9*"3 W9H3 firW : 333 FPt Offaft fife TO 3 3S§ H3, 33 feg
33f 33 far fa HH3W 3#te f* 122 fife 33, §̂ * 391 #) 33fefaH3 3 
319t ft oft gig ? w  gra 3 H#3F ?

Ĥ t : ffafet 31® Rfet»T faAH<3H33 t  to? 33fefaH3 3t HOTT
fa tea  fataft §h § gag 33131 ala cfei gfean 1—' ES -•

3U33 333 fafa : eft 3tft3 FFf33 3H33T fa H'd®3 fat 33WfaH3
sfat 9 offa 9$ 33IfeNr fat §H 33# 3fat iJfafe 33*3 fjfat ft ?

W#t : HHt 3Ht3 3313 3# fjfat! 33 fasfeai 333 fjfat 5 I Wit1 39«k. — S3 —

fs«53H 33 33 fa 3 Ufat §3 3% §3 Slw  feg W  79% l 79® 99# 
3Ht3¥t 33f3®3t H3T 3#t fti

qw s qafta ffaui 939 : aft r#a nfaua fa 3feR fee feu at® %t »9fat 
fa far 9 fafed® 93393 fa gfafo feso-i aftfat ft §3 fat f̂eoffee aitfat 79 uut 
fa?

Ĥt S feH ^  fa 339 3̂1
30Htg3 3*3 ffaui H0T33 : 97lt3 F99J3 3 H37 931® aT®B ^ o t e 1

9 I 3$ qfsfa 60—65 S3 #3* fa 79® r®t 3 3333* 99# Tlfat?) ft §9 fat
cftH3 fat ®3* 3fa ®fat dlfat fa...........

Hejt : H3 3Rf f®3 f  §71 ffafa 3* ff 3333 fe?7S3i:i93I3T§ fa 93*39 l
* * * * * * * # #  

❖  * * * * * *

Short Notice Questions and Answers

Privilege Motion
*ft 9 19 * 3  : 9 2  f a f e # ^  * fafea  m  9 f t a i f e i  fat I  > 1 9  #  *1* 

I  f a  #96  fafaTaT 3 ffa3  3  TTqp rfe 3 9 # ?  fatgg ^  9 ^ 3  9  99T3 faaT 

f a  333TfT 9  fa9 3  ^  ^ ' s f  3 9  % f a #  3*9 3 3  "fiT 9 9 a # t CT 9 f  1 9 ^  # t  

fafa#3 9)99 | ?9 9 =P̂T 39T | fa 9f999 9#9 3t9 fafâ ST % a£f 
fa# 9 ^9 fair 9fa fafaaa:*: 9Tfa9 9 993 99T9# ;9f | I

9 9 99 199 5ft9tfa»9 99Tf | ?#T q%j fa9T | “ 39 #  39I?;9f 
9 f ^  9T9 9i9 9 f | ?#T 9 #  ^991S % i|3TfaP 99999 |
? 9  1 9  f t  99f | ”  9 t  9  9 | f  995T3T f a  —  9 ttf  9 9 3

5995T T 999 #T9i farffaS T  9  9 t 1> I

*Note.~Expunged as ordered by the Chair.
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[Mr. Speaker]

This is the record of the proceedings of the House. This cannot 
be the basis for privilege motion.

(This Privilege mo.ion is by Shri Om Paika;h Ayiihotri. It is 
stated therein that the Chief Minister, in reply to an Adjournment Motion 
stated that the Talwara Union Workers had met him and had returned 
satisfied. The present Privilege Motion states that the Union Workers 
had not met the Chief Minister and he has made a wrong statement.

t

I have here with me the proceedings of that day and it is stated 
therein taa, “ some discassioa has tak.n place with their representatives and 
according to my information they are satisfied and a satisfactory solution 
of the matter has been evolved.”

There is nothing wrong in the Statement of the Chief Minister.

This the record of the proceedings of the House. Therefore, this 
cannot be the basis of ?Privilege Motion.)

Now we shall take up the Adjournment Motions.

ADJOURNMENT MOTIONS

^  w m  otto ^ r < ? m  Tf |

f% f  t  f fa e ra r  I  s r k  z r  f a

Tf vsrr̂  ^  fa q  *r ^ r  ^CS  ̂ ' <\
q r a  1 w  |  i

(This is an adjournment motion by Shri Om Parkash Agnihotri thrj t 
the daily ‘Hind Samach ir’ is not made available in the M.L.A.’s Hostel 
at Chandigarh and secondly that the Government have issued a circular 
to the Municipal Committees in the State for not subscribing to that 
paper for their Libraries.)

This Adjournment Motion relates to two matters and according to 
the Rules of this House no Adjournment Motion can relate to more than 
one matter. The Hostels are under the jurisdiction of the Speaker and the 
Municipal Committees and their Libraries under the jurisdiction of the 
State Government.

So far as the Hostels are concerned I may inform the House that the 
decision to supply one or the other news paper is taken by the Library 
Committee. It is in pursuance of that decision that particular papers are 
supplied to the hon. Members in the Hostels. I

I rule it out of order.



Adjournment Motions

sm  |?rr |  i (There is an other adjournment motion by 
Shri Om Paxkash Agnihotri in connection with the
dharana by five journalists at Ferozepur for the closing 
down of a liquor shop.)

I convert it into a Call Attention Motion. The Government 
may please clarify the position.

ssfr srsqsr ^  ^ 717 1^77777 7t?pt |  *rt 77 tw  ¥ r 7 f77T7T 
#' 7T<rf gf faff#’ 7t7> fhf7777 gt7 faf7777 5ITfrpT 7 ?ft7 200
W K b n ff 7ft T te n r 7 7  p ci ?fp t 17 7 7 g  7  t t s  m f  7 7?r
%5rre Tsff 7ft 7 f |  i (This is an adjournment motion by Shri
Net Ram that a party of 200 persons was arranged at 
Ludhiana in contravention of the Guest Control Order and 
the party was attended by the Chief Minister and the 
Home Minister.)

I convert it into a Call Attention Motion. The Government 
may please clarify the position.

77 7T*t' : TfTR FfpTT 7Tfg7 7gf 7’ TffTTR T
ffeir T7I.T-T f̂t Tvrir Tgerr 7t h 7 7 1 7  t 7?7 7-fr rfr 7

7T 7T? ft *77 7ft »7T7 77 7T 7T frrT'?TT#7 77 73T fT<77 ft 777f I
%H TFT 77 77  ̂ 3% fTT’f 7Tff7 I

Mr. Speaker : The hon. Member may please take his seat. So 
far as I know no cereals were served in that party.

ssff STimST : 77 777777 77577 77777 *7T7 i7g Wt-CT 7ft |  fT €t 
f?7?777 iTTITtf 7 f77T777Tf̂ ?r7 gTTT *ft 7)7 ?7 77 fTiTi  ̂ 7172777
7  T77TT 7f77 7  7 7  T7 7t |  i (This is an adjournment motion by 
Comrade Bhan Singh Bhaura in respect of the delay 
caused by the Financial Commissioner in the re-organi
sation of two development blocks.)

It is an administrative matter. Besides, it is not of recent occur
rence. I, therefore, rule it out of order.

«ft 7779T : ?7 7T 7T7 7̂> 7̂ 7 T?7777 7M7 7777̂  3T7 T7 f 77 
7775 _ 7 fTT 7f*1 77 77 77 777i 7 7 7R>7 7ft f?7T7 gT7 3777 |  I
(This is an adjournment motion by Comrade Babu Singh 
Master regarding the expected strike by the Pong Dam 
Workers to be started from the 7th October, 1964.)

The motion relates to an anticipatory matter and, therefore, it 
cannot be the basis of an Adjournment Motion.
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s f t  sttc 777 A f t t  M t ? fr 7  77frer sfr  7>t t t

|  Pf 7r7 7 ir<p %jfTT t̂tt ^  777 ;p r̂;T $  tt7 7  f7>7T777 7  7771



q l H H U R tfl S R  U 375 ; fe u  u fe  U fe  W H 'dd8 '4J 7 3U lcJ §  tfe t d  
ira feu vthh1 U31 M u ui ufto nu°ra § uû  ut t  fo fM  ^  ira^cre 
d >H§ fen HHt HUofTU § WJSt f i r o t  W >>rfURH cfU?̂  U*ufer § »f§ 
'̂ lylsfd fe^pu f e f e H ^  in te  urfei uRfei 3 i

Sardar Gurdial Singh Dhillon : On a point of order. Mr. Speaker, 
you have been pleased to observe that you have converted certain 
Adjournment Motions into Call Attention Motions. I have not been able 
to find a single Rule under which you can convert Adjournment 
Motions into Call Attention Motions. At least this should be made 
clear to the House.

Mr. Speaker : I shall inform the hon. Member later on.

sft : S q  $  «rR <rqr sffe |  q > R ^  W R  UTfa*m

* fk  q > R ^  fd Y u  f%f ^  RR't; U f a  R PR U  U q t qftssfi

quR % faq ?f)T ut qf i (This is an
adjournment motion by Comrade Makhan Singh Tarsikka 
and Hardit Singh Bhathal alleging that some land was 
acquired by the Government for a public purpose but 
afterwards the same was leased out to a society.)

I convert it into a Call Attention Motion. The 
Government may please clarify the position.

hubtu Mtrfeu fern hu : On a point of order Sir, »pu f> mferu
Rfnu HSlfauV oflcft 3 fe UK M̂ HUSWfe HHKH $ 5fTK W75H75 HHKfeU 
UUK fUR 5 UU feu UU m fUH3Uf tfeufont I HHU K' »R ¥3H U feuT 3 I

«fr URR : SRT fUUTf U5R K U f*Rqt U> 5TRTU5T HRT ^ qR qf’R 
ft ^Rift i (If the information is not received during the 
the current Session then it will be forwarded to the 
members concerned later on.)
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Call Attention Notices
Mr. Speaker : Now we shall take up the Call Attention Notices, 
srt u R  qqrrcr srfRffar qtr ?trs fq q>qqrf t faqu q w w  q

tnp trsRf̂  q f sfK rrqr fqq qr qp? UTKT STR T ft >RT I
(Now v e  shall take up the Call Attention Notices.
This is a Call Attention motion by Shri Om Parkash Agnihotri 

regarding an X-Ray plant of the Civ'l Hospital Phagwara wl ich went 
out of order worLing for one day.)

The Government n ay please find ou; the fac.s and make a statment.
sit spara : u f  tffe qrm ureru sft u r  swrar srfkritT ̂ t u r >

u | fe> qiwfr u utuu qfr r r u  | i (This is another Call Atten
tion Motion by Shri Om Parkash Agnihotri regarding 
the shortage of Cement at Phagwara.)

This matter relates to Governmet of India. Besides* it is a routine 
administrative matter. I rule it out of order.



«rir *r«rer: tflsra ̂ fr ?rn?r *r?s3T q?r rrus 4 1 % ijfanrf
f%# 4 f'T 'sfl7'T 4T fefe Uq%?T ?! U# ifr ?ffc UPT rrg sir) «fV f=fr rr'i; Tfjr̂  ^ up* 7 

TI ■jfpr 4K  ̂HJ. fTf r «rht sffe a gr ’T̂ r-fq? 4 uuu f>T̂ fr 4t
1 1 ag am-ar )949 ?r| 1 (This is a Call Attention Motion 
by Shri Roop Lai Mehta that the subsidy was given in 
Gurgaon District for the digging of wells on the condition 
that the zimindar would dig the wells within one year. 
They have not dug the wells and the Government has 
not made the recoveries o f the subsidy. This matter 
pertains to the year 1949.)

This relates to a very old mat er an f  therefore, car not form 
the basis of a Call Attention Notice.

«r>*r«t«r: ug vrar• ■, tr>

ffatrrqfor arcrfffetrt ^  4 gnrf-trni star 44- mr 4 .Hr
trere vx fgnrr 5ff(t wf't  ̂ a srrre agf fq;q 1 (This is* 

Call Attention motion by Shri Roop Lai Mehta that 
model by-laws were sent for adoption by the Govern
ment to the Transport cooperative Societies but the 
latter have not adopted the same so far.)

The matter relates to autonomous bod es and ti e G ven ment 
cannot interfere in it.

Mr. Speaker : The 1 ext Call Alt nt’tn  metion is by Chaudhri 
Devi Lai.

wr»r : qr-rnr faV5̂  urfga, ag at «rp- w 4r uiuur f 1 e surra 
vt a*ua srrtfNPT «p ait fwnsrr aar ar m\x fa  a ara; fufarer ^  giu
fafaraT urfga A T7gi m gn ftfuua aar 4 4 1 a k  fq>r a fata: kaua 4 a k k
fanp rra 4 a i r  qr̂ r |  % gu gfkrrar 4 arc a faar? qrca #  fefe s?faaa aanja 
a k  akr fkr arqan fufrkFaar qrca an sa 4 vfr aka 4ar ark?i 
4-2 4 «rcf fh ar f̂?.arar # f ' ? a a  afaa qkf v ursrc at arfaa A, kr at # 
ug aru qrgr 4r 4i4a ^a at araaa sa crca; =rrr̂ r agr faur 1 ^  aak  a mar
I  1

Mr. Speaker: So far as I know the hon. Ch it f  Minister made 
some observations in the Legislative Council the other day.

H3t?T3 wu'feg frfui nu ; on a pont of order, sir ifer wfefe 
>tre »P353 feu 5 nufag skua, fa ufw?u Mfa ut anal rpfeu Sfarfal 
rrai ufet d wfe otftf§ ^ fa t tto ul ufafa) t o f I h

TmiUF I
Mr Speaker: No please, this is no point of order.

«fl m m  : O n  a point of order, sir 4 m  ^
•rrffi scr^rr |  fT, ^ 7  T;T§ w s i x  fa q r  ^rrq ctt

fiT f f t  1
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^  CRT ^feqrqx q^rqf ^ q ft qjqrq qqqqj qU ̂ q qre 
ATT %tr cT^ U srpTET I  Ufe qqqq? ^  qf> qqTqrq PTlfeu |  ft? |fw q T  ¥t %*- 
Urffep T̂?twrq ^ ^  ?5 qqqq sprqt qjp̂ rr | % r % =#RT qrfgq q qr̂ T |  
ftq t q q f ut q sift *t 1  ^qfqq ^ fqpqRff q qitf qpq?:qT qgf qrt i ^utr 
*rrf^Rit P I  q r^ R 't f t  IP  q q rq f ^ q f t  qft ^ q r  ^r r  uurqr qT?;q |  q*R | q  ? q  

qr ftq  qqrqq quf qfeft qqtqrf q |r qR qqrq i q |P^[qT qr qqT qrfgqrq qrt -$q 
qqq q?T qr̂ R qqfer femur qTgqr g % ^fw^T w> %qrqrr q u t ^qrefeqq sftq#. 
qq qrr qqTR |  qr qrq qq qqnr |  qT u r t  qrfqq qq qqqi | ,  %q gqrq ut qq
5<t #  qfc qrr C i |q  srqqt q mCr qqTfqq q;qq usm"’ faq g  urni qft
’jrt qgftqrg fqq rft i ? q w q  *P3PRq'ig qqg q k  qrfqr qqrfqq 
qgf qqqqi i •

Pandit Chiranji Lai Sharma : On a point of Order, Sir. The lion. 
Chief Minister has stated................... ..........................

Mr. Speaker : N o speech, please.

qqfci farsflr «w swf: q qg m  qRUT qrgur g ft qrq» fqfq^R grfgq q 
qqf qqt qjwqr |  ft qr ftqr fqfakR q qrrf fqqqq qqr qgf fqqT i q qg qq 
qRqr m^gr g f t -

On the 14th of August, at Sonepat, on the occasion of his first visit to 
that place,' the hon. Minister, Chaudhri Rizaq Ram, was pleased to make a ca - 
tegorical statement to the audience consisting of about ten thousand people ;
ft gqrtt qqqqq q ^  qrqT qrfqqq w t t  qRq qq 'Rqqr ftqr qr i qrq
qqrq qq §3 Tftq qqisjq # q ?nq q qiTq̂ T |  f t  uqt qftf ^pq^qj qff qfl
qqr q ft q ft  q> qrq qr̂ qt i q w<m | fq ̂ qTT qfr q> *iz gtql |

qqr gr 1 1 $  ft  fgqjrftq q|f ft, ?,qrTi §qqr #
qgt qfrlq w  | i Our rights, Sir, are being ruthlessly trampled

under th e  iron feet of the Government.

3fHgi rfqftq fifui R3i» 5 rf nrfegi ĵ ĵg § § Hugi ^rs
fttu ©raw rr 1 feu ufe»p^feq >nt fegnudW ̂  qfe us >n§. >hh ql 
crfu§ US 59  s u f  ufer I fe^t §  U3T gij)gr ^ fg fgg fSTUm SW 

Urlfel fen s fe$ i. ^-UST fee d l  feH ul feuuul ?qT§ HUofiU §  ofUH 
fs iQ ^  u fe lf u s t  .

HUU^ qLUqqa fHU| i »PS S-UWfeg W 3  »PUSU, HUld S^srfHHS
o f e w  ^  Hurfeu HUUU offe1 rP r̂ ifergj ^  ijU'faol, feu H d ^  
sft quturrfet hu ^ r§ ufeus w f s  sul few  3 1

Mr Speaker | No discussion please.
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gluTt qqt m g  •' m g q; w  mq» m#T, *rc i gTT'm ggm 'Bm fTq^
. |  ft? *f|g>. mf?g g gr ggt&grqg g?) | ,  g |  ^ Y r  fg ^ fg  g?t |  gfg-

mrg ggq? stY't̂ t g ftm m p tt i gg?gggftqr q? m ggg q? m g ^rq?>ggg»rg?r 
q?^g q?t q?>ftrer qft ’l l  11 g  'p gr m ^ n  g ft? ftrcr ft?w q?t ggg p i t s -  qY g$  
*fr, mgr gft; fafg^T  m ftg g g  gY ftrm q?Y.qsfi% qg. q?Y gqR  f  i q  
mYq?q mfgg, m g ^ %  mpf? gYfegg mgr m tm  g ft? qg mqrcor *jmgm  ggY 1 1
qg gY 85 srrqftt q?T mUST |  Yt ft? qfsrisft fYqg # Wt ftqYsY |  | mPC 
f g  g q g g  ^ jrrftf^ fr sqqqqg q k  tfe r t  q  mrrejgqtg m g Tg gft qg g g iig g  
ggf i ggg 5iT5r q?r m g #  ?g  gram q?Y ggwY ggY gYqY i

Comrade Ram Chandra : May I know, Sir, whether any discussion 
can take place on a Call Attention Notice after the statement o f a 
Minister ?

Mr. Speaker : No discussion can take place, please.

'.., ipqmwY : #>fft?K 31% , qg? qrc ftR  qg m g p  i f f t #  *?g qm mggr f  
ft? qg gm g mq?f gYftmr |  q k  gg gg  q?Y gYftqggt q ffggw g qm m gg f  i 
p g  q?Yf qY m g qa:Yg q?Y m g ggr 1 1 qNY q>r?q-gqt m g q? qq? gYg g  q-qgqg 

’ f g  grg q?Y ?q?Yqg g s m r  ft? ftrg g q g q ftm  pY g^g g  gmm mgg? i

Pandit Chiranji Lai Sharma : We want a fact finding Commission. 
*g  ggg q? g k q g  qg q?r q?Yf q?rqqT ggY gYm i

M r. Speaker : Please take your seat.

, ..fftvfts?tr fgg qftrq?: O n  a  p o in t o f  o rd er , S ir . mYq?T grfgg, 
$  qg p m  mggr g ft. ot ftg  f^ fg  g^r m  ft? fg  q?fggg tsr  f ,  *r»n: m g  *r% 
*P1 w r f  g f  grg fRK) g'r ggir g  g^f m  i

i t •

Mr. Speaker : You are obstructing the proceedings of the House, 
Please take your seat. I cannot allow the mis-use of a Point of Order.

sftw sgqr: T h e  n ex t m o tio n  is  b y  C o m ra d e S h a m sh er S in g h  
J o s h , q g g  ftrm |ft?  g ^  T ftgg m m t^ ggg  firntg g w g  gfggg g?> 
ftgrggTfg gffft?gri (T h e  n e x t m o tio n  is  b y  C o m ra d e S h a m sh er  
S in g h  J o s h  s ta tin g  th a t th e ; P ep su  R o a d w a y s  C o rp o ra *  
t io n  h a s  n o t re c o g n ise d  th e  P e p su  T r a n sp o r t W orkers*  
U n io n .)  , f (

This is a matter which does not relate to Government. The Corpora- 
tion is an autonomous body.

*t*Ff : ?rt g^ |  ft? g> g ' f  ^  5iw>g gfggg |  ? g g  25 gfg  m 7g ^
f  g t g g g  g # g  gftirg #  % 1 g f t  g§ gT ftro g ^  gr ggrg Y iggg 

#  $  qgrg ft?g jrr f  gfH- f^ p g ig  g ^ g  gfr f  1 ^gfgg g?igg q? ggifgg? 

'̂Tf wt ftgftR g f g  m f^g gmcT g ff gg  sg a r  1 g g r  ?gg? mfti?r gqgrfeg- 
^Tg git #  q^ qfgqg fmgT^gr gfr Tt 5fl 1



5WTT b’ffe?, JR  qm  3 R q j  |  f3T<T V  fen fe ??
fft r r ^ i r  f a re  |  u )~  3  q | f a i  n  fo re  f 1

.M r . Speaker : Ycu may please bring it to the notice of the Chief 
Minister. ; •
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Comrade Shamsher Singh Josh : Will he take act on if 1 show him 
the judgmei t ?

Mr. Speaker : You may please contact him.

i  %  r e  f r e r e r e ^  re> ; * m  fere reft fspqr n re  i irreferere fet fe re*
| are re refer 4 ' ?re r̂nn re fe$r qr |1

f n  re re?  rrq; re k  rem  pfereH  f e r n  q;WTY rerefa f a s  rere 

arm? re 1 1 ?re fe faprert fo reretn; rereq f%<$ refer ?  rere*!F? refes rere refer 
rewfereregre |i (Then Ihere is another Call Attention
Motion by Comrade Shamsher Singh Josh. It is stated 
therein that Sardar Partap Singh Kairon has kept smug
gled gold in his house at village Kairon.)

I am sorry, if it is smuggled gold, then it constitutes an offence, for 
which a case can be registered at a Police Station. This cannot be the sub
ject matter of a Call Attention Motion.

5PH3S hhh3  Wm ren : rnsre fen P. N .T  3570 shun fens) 
sre ana) fen ua^t afet d fa  Hfena few at ret sre §, fere $ 
fen 55 sa aure reT arcŝ  yafew few 5 1 nap nfeaF fe fen nnw fereret 

; fe33»ret afe >*a £a fe fen 3a* ufos* at mraras afes iraat fen nfer 
feRP &......... .................

res? re ret: rerrei reTgre, refe 1|- are fa res freref | fre rerre rereg 4  rere 

refet a  *r ?tt rererefreg re rerem q< refere a rero ( T h u m p in g  f r o m  
O p p o s itio n  B enches')  fefrea are r e i re reft rere arm? reft g? | i  
(T h u m p in g  f r o m  T re a su ry  B e n c h e s )  f  refer rereft? rererere? rent rearerfe? 

a ?  reft reftreftrere re regf 1 1

oPHĝ  jjwrea frew rere : are are § naaret afat & 3 fe^i ^if ^  
<5 nfel ant d, re nsre afire tr§ 31 afl ?1 feHn aax ^ a® fere 
f x m  re^re 3  i frenre ^  n fe U a n i, f H §  afem i rife i

T T K rn n H H ?  : 4TPT# n f t^ T a r f f ?  f e  fe rn  H RT P  

?fijr qrrt n m r  5ft a n n  n?< w  ftf ^fem rr

^ r r t  i im a  n r ? R  r e n  f n |  v r t  tTT P a r a n a  n ' i r t  T O r a ?  n a  

n ife a  |a ,  wt a '^ r ^ T  r f  |

*Note— Placed in the library.

I  • « •



Mr. Speaker : If an hon. Member wants to make allegation against 
an other person, he should take responsibility of registering the case and 

bearing the consequences also. 1Interruptions).

Mr. Speaker : Anything which relates to the violation of law—this 
smuggled gold is a violation of law—for w’hich remed ies are available, can
not be the basis of this motion. Cases can be registered for smuggling or keep
ing smuggled gold. Therefore this is out of order.

Wt *t»m ffa: hjf M TRiTlR ?RTK |  qf apT Nt «P1T |  I
rm w  : On a point of order, Sir, *cm hRirm

fajrcj* r f# *  | wtt AR<rr g tpF irr^r
Jjfl JP tPPcR 3 fa?ff Tfh ?T?r Tbt'ST'T T TTT *Pt hf

q-f w  sprt **r  f t  *rf «fr qf̂ RT 3 TforrsT «rr msr =ffT ^
'p r -t fir?r q f |  cfT art s ?pp ftTT frrr%R |  tywr qfâ T farqi 'jtrt i

«r) wegsT : vtt vri? tti ? How does this point
of order arise.

r̂rarc* «tt*  ?«t{ m x z x  : f̂rp fafareT hrfff «m  qra *rit «ir  s w  ^w -

«ft tRrm: -srr'T ?ur r̂g-t | ?r> vrr yfr tTTrfRT tnu writ f, fgfaTsr
; w e r  ^  R i i  srrcc i

aft <H!TTI*nft f m  J ’ f 'T  : Tf. sft URfr PTcf |  fa fP P  5fK H «TfT Wit' h f

3 ............
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Mr. Speaker : That does not give a right to level any kind of allega
tions.

5) smTitf̂ t *m sw r: ?r*R ira'T-PTP:̂  jrsr |  (%■ ^y ^  
tfar fqR |  eft srtri *frtt . . . .

«fr : fTTT t i t  Tifî rr 1 (U p  to  w h a t dep th ,
th e  d ig g in g  sh o u ld  be d o n e .)

*ft WETTmtl fW  : |*T t t  <HTT t  stfriT ryqvfqj =py sqyw fevTRT =WTf[t

t I
aft W«Wf : «rfsr eqyq ?TT ’NTT I m  T|-t trityrr , (It haS fully

c o m e  t o  t h e  n o t i c e  o f  t h e  G o v e r n m e n t ,  n o w  l e a v e  

i t  a l o n e . )  ( In te r r u p t io n ) .

I see a tendency on the part of some Hon, Members not to allow me to 
proceed according to the Rules. If  there is any statement or discussion after 
a ‘Call A ttention Notice’ is rejected, 1 shall have to think of some steps to 
be taken against such hon. Members.

cTH§*  JJHHI frfuf ?TH : feH t  f? fcjH US 1 feof 3» g } ^  g ig  & .

P . N . T .  3570  3  SF$ 9  f a u t l f o  E ra3 )f?H  Uorel 31Hl n  >ife f c f f e n f o t l w  

P . N . T ,  357 0  o fR  3  @ 3  t t  f5H§HTO o fe r  tTS* Hi h fg  fHH^t 5 U 3  UHft



, hhhu hfe nu].

3  M & m  §  f a t  a r o  s e t s  t o , 3  § a  f e n ^ r o

gR3 H?> I feu fettttldltt Ht ^U 3JJH fHH UU if...;...  '

sft ST«TU: U UFT %■ qfe ufefe uft «T1 i (I did not 
expect such behaviour from the hon. Member)

3[fu huI : feu uted'Qe w t  #5._Bub i ufeu ura uuul gist, fen u* 
RT§ OT, 3>H5o[ sufl faUfrUra &; P.N.T. 3570U* feoJU tjfeW fu UH 
$ feH HHTOU UT 3UU ft I fauul ^oJt u) # 5  oRjt d fa &UU feu Fft UU 
era fu  uut ufe ft nu1 fouv fee ul fp# u s  uel fesuufte.^uf fti 
E fe  ft uul *ifanl afe ft, Hf uut ora feut a feu'.utaW
sfsR feu ftfeffel ft met s Tui-ft 33  § feust fesuwul uufui fe u) 
3 fe  ft (u fa fe i)  I
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sft *rs*rw : The next Call Attention Notice is by 
Chaudhri Net Ram fe feurT ur qsp Ŝ rcrarf u feu | feu ur ust uut ̂ rufet 
ufr f t  1 1 uu r̂uftur ft feu ftfeftu uru wjfafa'ru uftftr u uutu ft feufeu 
ftftrffe^feft fequift ufr ftft f  i 1 do not know how the 
Government can interfere in these matters, mx utt uf fe 
■feftt ft m ft-u t ftftfefttfttt ut ft# ft uftm § v (The next 
Call Attention Motion is by Chudhri Net Ram. It,is about
the labour colony of a Hissar Textile Mill. The Mill 

. management do not give permission to hold public meetings 
connected with Municipal Elections. I do not know how 
the Government can interfere in- these matters. How can 

v one insist on nolding a .meeting inside the residence of 
some one else.)

ufarft HU TW : U4T UTUT-fr feu ftrui ut ux ut uff |  ftfT eft ft
w r a f t f : . . .  s v . :  • ( f t f e ) . : . . f t ? u f t u ^ i f w ^ u u T ^ T U T T |T | f e ’u> r

UUft ftfc *FT UTUKTUT f̂e'UTU Uff Û U f  I
) ‘ i

■' M s. Speaker i ' It does not relate to dov^rnmeit.
* ' * «

i ' i ! i •>

«ft UUTTHUft UTU : UTU q  RTftft UTTi I f t u  R T R  UFE

m il uf |  fft uu feuru ft fu  fem |  fe uutu ut f  uf lift qu uut: feuf
u  ^ R u r f e q  u It  q s p u t  itutt u f e  u r  u u t  ? |f t  ffert m feq , u r U f 

u q j l  u ^ f l f e ' '  m R u u R 'q f t q s w f T - r t t f e r u f f  ? 1 J



sft srstrsr: spr jut gd mx g# fqr fq>gt bur #■ Tbrfg'qr % zfzx
without the permission of the management *rr qR armT̂ T<| 
q?t gq><r f  *fk fg  g m  »r %r r 5>r  ̂ x gqrgt | then I am pre
pared to review my decision. (I f  the hon. Members can 
convince me that election propaganda can be done within 
the premises of a Mill without the permission of the 
management and that the Government can interfere into 
such matters then I am prepared to review my 
decision.)

; qrmxs tw : xfpvx grf^r, r  3fr ?r t  qrrg>fnr Rrff |  f  qqr fgrr qR - 
A'x ̂ ft gghm tcft 1 1 fqq br$r qr Tbrhur A)x qrrqrKt ft stfaftrer q 
st?ptp  11' qtrsfbft ?*fr cTTe' A tffcft |  fag gq? # #  fg  A t g l w  ftff f  i 
s q u r  |  ’R q q g ^ g q  wq> qR qq^fr 1 1

sft «r«ro: nrr ij£ A qRfaq qR q i
Rfar qgq qr^qq gfaq gf farqft qq nn . qfr gqqj.g |  % 

fafaq qh q-faq> A q|T qr fan  #  nf̂ Ern ft qqrq A, i R f w g  qft 1 1

Government may please make a statement about it.

, VTU-pfr qqq qfaq qfaq PfR qfatr qq TR q?T %XT> i  | fa qfaR 
ffafa q?qfq qfr qRrg qfa fqqrqE q =̂frnf ft mx\ qfr |  i
This matter can be taken up by the Public Accounts Committee. 
(He may come to my chamber and convince me about it. ~

Next motion is also from Chaudhri Net Ram thaf the management 
of Punjab roadways, Gurgaon, interfered in the Elections on the Union of 
that Depot. The Go\ernment may make a statement about it.

The next one is again from Chaudhri Net Ram that Punjab Road
ways, Gurgaon, suffered a loss in the months of August and September. 
This matter can be taken up by the Public Accouts Committee.) -

*$ft is rw jft *t*r a«tq : q?r «r?r *ffPĉ r*r mqqr f 1 qvgqq qnr |  fa 
q|i grfr rnfaql ?r  qqt qfr f  qf q~?R stem hi?. 'ikl qr qq p qfr ftPifr A tsRnt 
q^ffqfaqiiqRr q? ^ i | i . -

*p?ft : grfaq qrfgg, Tf 3ft qfarq qfr gfr f  fspr# *rcr qWirfi 
^  ifaq wt f  faqqfr q-R A q% t=rag ?j- far |  qqqq q
T| ffafa 5TRt t̂ q;qTfqq qrqq ^7R TTT f  I

• M r. S p ea k er  : Next Call Attention Motion is by 
S . Balwant Singh f% *f̂ rtx T̂fqrfffgst A\i A urr^jS-^ ^  f̂ttfr̂ y;̂ ' qri 
grtqrT sra prff | i (The next Call Attention Motion

Call A ttention N otices (17)367V* * ■



is by S. Balwant Singh that the method of promotion of 
employees of the Punjab Electricity Board is not proper.)

Since it relates to State Electricity Board, it cannot be the basis of a Call 
Attention Notice.

r r r e r a r o s H  fiwi : Hifcre fe n  afo f c j  5  fa

feutrfku § For § ut uuhhs huopu § uu feu "d i fen bus '§h

H3[t suf 5 fun 3Uf 3i# U..............
Mr. Speaker: I? it so ?
w  n u t  : sft£ b w ib b t  4fr 3ft stTb w u b  |  m  bt# tt ttu |  ?;uttt 

T t f  bbtb u^r |  i

r̂vnfr : Next Call Attention Notice is from Comrade
Makhan Singh Tarsikka fr ub? #bt t Birr BforfBut ?bbt feu 
uqf i (Next Call Attention Motion "is from Comrade 
Makhan Singh Tarsikka that the tenants o f Bhangar Khera 
have been forcibly ejected.)

The legal remedies are available. Tt cannot, therefore, form the basis 
of a call Attention Notice. F.I.R. can be lodged. A case can be registered.

ttuts ttu cbttt : Mr. Speaker, you have referred to 
other remedies bTtb n btb bs | fevruf m  u w, tb rfbutt § u f  ufou 
fnuuT f^  uff 11 tub i\ tb utrT tt b bbub h|t bt uTut 11 

Mr. Speaker : Please see me in my Chamber.

BUB ÛUt : B?.t BT BUS' BBT T BBTTT TT BiB-H | Bg BH fu# U I B B
ft. ur., ttutu srk b t̂ t bb-bu.̂ b. tt ut btb but tt uirf btb tt bt i f %
BIBB UB-BfuB f  UTTB BUT BTBUB BU BBTTT TT ft|fBfui'5TB T U*B*-B B BTUT.

S3 ^  i> . S3
B BTB f f BT BIT B?, BBT fUB UB3 BBTB UBTU BIT f |

BTBBT BBBB UTT5T : BTB rr 331? r ht I TTiTT UI'fr.B, B Blf
UFB BTff T BBTBTBfTB B BUT fu> BTB Bft BTf BBt | f  |  BtT wYb BTB fuO[ BlfU 
BBT TT BT? f  BTfBT BTBT BT BT BUB BU BT ufaf BUTT T?J BBT I fT SHBT BBS
ufr | bib bbb bt bpbtt fBB | ?b fuh; I will request you to allow 
them to see the proceedings. Bg b̂ t Bf t  ̂uvb ̂  bt bbbttt.
BBB BBTf BT BBcfT 11

Mr. Speaker: It will not look proper.

BTfBT BB̂ B BBB5T : B? BBBT BU BBB | BTB BT BT B> BfB B BTB fr  f  BpBB 
4PBT B?J BT BBIB f  fBTTB BT BTT BB BRB I BTfeT B?t Brf'T BlfB BBt 
<!> ♦ ♦ ♦ • *

«ff BUT̂T : U B Bis fBBT | % Bn Bf Bfff BT f, BB B fBBB BT BTB n ffTT
fftr yrfpr i ( l  have directed to accomodate as many as can 
be on the steps in the galleries.)
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M otion  under  Ru le  16 R e A djo urnment o f  th e  H ouse Sin e  D ie  (17)369 

Dr. Baldev Prakash : Thank you, Sir.

Mr. Speaker : The next Call Attention Motion is by Com.
$  Mikhan S.ngh Tarsikka about the supply of tyres, etc. in the Punjab 
* Roadways, Amritsar.

Government may make a statement about it.

rrr hr : sfftrr Hrf|H, hut# ht fr  ^rrjt h  #tn <thtr n nr
rt<t nr ffTT 'jkr nr |  rr<p r r  r  rh##5 ?ifr r Phr hrt cpf staR f Rff 
ht# 11 *

Sft WatRiT : HTT RRIH |  f% RHT<T5 HTH cTRR | t  «!R Hlf |  H k  HR) #T#R
^arqkr t  #(ft I ___________

MOTION UNDER RULE 16 RE ADJOURNMENT OF THE
HOUSE SINE DIE

Chief Minister (Comrade Ram Kishan) : Sir, I beg to move—
\  That the Assembly at its rising this day shall stand adjourned sine die.
'  Mr. Speaker : Mo ion moved—

That the Assembly at its rising this day shall stand adjourned sine die, 

sft 5»>SH : HR H# T i |  % 3ft <j[#RT HTH ?TRH ^  h IRT |
H k 3ft JRR HH 3T,̂ f RH HHT |  HR-̂  HcTTf^ eft H*J trsf̂ T HeR fTeR f#HT# Hff
Refl |  I

«ft HSRtf : HRT HPT f  R H fR  R |  % |r35T RTfH 3Tf trRH# |T HP* eft HRT
R fn R g H fe f t  a  re q u est ca n  b e  m a d e  t o  y o u  th a t th e  d is
c u ss io n  o n  th e se  r e p o r ts  m a y  b e  r a ise d  d u r in g  th e  
n ex t B u d g e t S e ss io n  o f  th e  S a b h a . ( I f  th e  H o u se  a g re es  
t o  th e  a d jo u rn m en t o f  th e  H o u se  Sine-Die a n d  th ere  is  
n o  tim e  fo r  ta k in g  u p  th e se  m o tio n s , th e n  a  re q u est c a n  

r b e  m a d e  to  y o u  th a t th e  d isc u ss io n  o n  th e se  r e p o r ts  m a y
<■ b e  r a ise d  d u r in g  th e  n ex t B u d g et S e s s io n  o f  th e  S a b h a .)

5PH33 HU3 fifuj HHfHSP : HU H3R* 5Tft)U 3  fa?> 3 ^  HFE
•n '■

W t  1 1  § R  R^flT §  5-6 HRtS S H t HR cfTOT I HU H3R) FPfRR

Rt§ H  §  h ffl#  f t  RH ^ § f e H U R > M T̂ 5 r a Tt R r R 'R ^ R S R 'f a  W  f? R  HRt 

RHHR'fe? HHR RH W  ?R R H t  I (HR)

s ft R Fm R Sft fTR S’*?*! : R T tfR  RTfSH, H Rt H  H 3 ft H 3 H i t  *1*

fUR t  I Hg HRT fHRH.R H R  HR feRTW *TPf> |t RHeR | ?

sft HRR : HRT HR eft HTH MaH RR-R? Ht Hi R*#t |  I (T h e

se tt in g  o f  th e  H o u se  ca n  b e  e x te n d e d  w itn  th e  c o n se n t  o f  
th e  H o u s e .)

sft RFRTRHt RTR 53IH : PflRR Rff$U, 1TRR #t HH #571 H k Rif 3}:

RHePRHHRTI 5HIUT R <?RTHT |TRR *? &  ^  ^  f t  RHRT11 . HR R

fHH#R f e r f t f  HltB H ff §tHT I . :



TUT m m  : FTi'^T 3 7 % , f t  3, 4 f  T cf*F f f e f t o  feqfl

^  I

Mr* Speaker : Question is—
That the Assembly at its rising this day shall stand adjourned sine die. 

T h e  motion was carried.
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PEN D IN G  NOTICES o f  QUESTIONS OF PRIVILEGE  
Mr. Speaker : Now we shell take up the pending Privilege Motion.

f  ^  fsr^r^ (No. 5) fr fr Op qffre; qw 
f  TTp £ frc A f  f  rffqff rsHf? ft fr i I had requested 

the Government to give me certain facts, f  soft
<r̂  r a  %  | i So I am keeping this motion pending. 
3ft fr fm̂ r-T ftfr, irrqfrc ft mx fr srrtrfr \ (Now we shall
take up the pending Privilege Motions. Shri Rup Lai Mehta 
had given notice of a Privilege Motion (No. 5) stating 
that the Public Works Minister had made contradictory 
statements about a question. I had requested the 
Government to give me certain facts. But they have 
not yet done so. So I am keeping this motion pending. 
The position as it may emerge, will be conveyed to the 
hon. Member.)

«ft ssrsnsr : 5TPT fs rq f^ T  ft<(Hf f«n: 6, 7 3*Tf 8 f  A ’UTT | 
% fafarefr A r̂asr f f t f  waffs ft i A A 'srfffuRr fr ft fr
A w ron; statement by a Minister, according to the decision of the 
Lok Sabha, cannot be the basis of a Privilege Motion.
3T*TC cjftf fa f’TWT ff<T t<TT |  f t  A& fX  j f W  W 3 f?  A

tnperr | and both shall form part of the proceedings. A f  qg
f t  ^  m  f r  m x  f f f  A ^t'  f  s  f t  f f f r  f  ffsr %  f t
q-g m fr? | ffrq trfr f t f  qft fam i (Next we have
Privilege Motions Nos. 6, 7 and 8 stating that the 
Ministers have given wrong statements in the House. 
Earlier 1 had given my finding that a wrong statement 
by a Minister according to the decision of the Lok Sabha, 
cannot form the basis of a Privilege Motion. A member 
can give a statement contradicting that of the Minister 
and both shall form part of the proceedings. I  had also 
stated that if any Member wanted to convince me contrary 
to my ruling, he could see me in my Chamber but so far 
none has turned up.)

♦Starred Question No. 6377 on the subject of “ Construction of Palwal 
Mohna Road in District Gurgaon.”



a * *  : *rrq ^  *rr#T , i f?r=ra #  sr?

qftf f a f ^ r  #  f a s r r s  m  f e r r  rry^ qfr n?r<T r i n f e  'g r  |

cfr gq  #r ST'prc #  r̂tfê r #  tr t  ^rar f  i #f<p?r ?f k  q-pr>¥repT *r*r-
iT&r iffer* m' *r«rc ftTHSt # ?r tt sjsrra A wr faf-r^ #r srsft 
ygt | fr #t TTjff A ?rrq; wer &sAz t s #t fa 'foes % f^ar ft ?

sft vetTO : qf# t[# fff 3TT # tFtt Tf i sfs# *Tf qrrqrr | f=ti spk 
#1# ftfiresT rlq is&fe $ srt 3*r # srrc # *mR-«n?r Â xx ^Az % 
sqrar |  i q f  # f fa n #  #  ?tt qr^nt t

Both the statements—the alleged wrong one and the correct one— 
shall form part of the proceedings.

iPTT Pet #f ##3T TVT f  eft dWTI <TTfar 
iffciPT w |t t| gtictt | i (The Member desiring to
raise this matter should first of all convince me about the 
position. The second procedure is that the Member can 
make a correct statement in the House contradicting the 
Minister. Both the statements, the alleged wrong one and 
the correct one shall form part of the proceedings, I f  
still he challenges the ruling then the third way open is 
that a Substantive Motion may be moved.)

3TOT WFft* 5PFT5T : 3TTT A ?m> m#T, XX, I mx fafarET
srRr-fiT mx ri?## trr | At qqr %T3X mr wfa srrq;
fstfafaqr Ttfr fT<n ? 3R sfk s^^mt iracr rts#? <fr ft m
g?r mt A fNt t̂%; errff gift tM sft grr q# i
xi\mx 37f|«r A fr?#?? qr#qT fa %x uni# tt qfar nqr qrfa ?nr# 
q̂ r-r #5r  # farrfs 1 1 tfa qqffa sim ffaq «ft wfart far |  # k  
qrt f a n r  m xA  A  f#(T ifr w  |  i

Mr. Speaker : All right. They are kept pending but I think it will 
be healthy convention if the alleged wrong statement is brought to the notice 
of the Minister and the Minister concerned after going through the facts 
finds that there was some mistake, comes to the House and makes a correct 
statement. That would be a healthy convention. For the time being these 
motions are kept pending.

«ft srajST : #f g fa  gm- # TT *frfq1#vi (No. 9) At Ttfo 
Tf rfR  ?iwrr A fTTir f f  «ff i A A ^  qq w fr tt tTt 

tt #r i So far they have not . given their comments. (Shri
Mohan Lai had given notice of a Privilege Motion about 
the wrong reporting of his speech by a N  jwspaper. I 
had referred the same to the Press Gallery Committee. 
So far they have not given their comments.)

•For previous reference please see P.V.S. debate Vol. II No. 4 dated 
25-9-64.
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HHH3 fitful R H  : H ft  fy t& i?  HHS ( N o .  14) i F f l 3THt

OtfoRS tn
Shri Mohan Lai : Do we presume that they will be referred to the 

Privileges Committee or they are kept pending ?
Mr. Speaker : They are kept pending.

Substantive Motions . ‘

Mr. Speaker : A number of substantive motions seeking to expel 
certain hon. Members of this August House were given notice of by Sarvshri 
Apt Kumar, Jugan Nath, Ram Rattan, Gurmail, Babu Dayal, Jagat Ram, 
Amar Singh, F ikiria, Ram Dhari Gaur, Bhagirath Lai, Makhan Singh 
Tarsikka and Hardit Singh Bhathal..........

f t  JFTcnnft ctsh : rr  15 rptt stfb sttit, tr i tittt riF̂ t, 
# #  SS-TtFr* ?PTTT I  FT A  StM f f  f3S Tg I 5FR ?)TT f  rft
A  pt t  ^  f t f k r  A  TTfr «trt rtst g  1 s g  |  Ft? m i  r r r  

A 5PTtft ftf #  7gY f w  f  RTf f t  RSf Fr i T tRfffrffcfr T? 
STC f  ftf f  rTTt% *g TYiTR f  RT? I T7 f  T R R  $7* 3? ^  ?!W SgT
tftfhTT t?c ■Terr w  ffc «rrc sprY ? i

f t  R-R3T : SgY ft gRR A Sg TRR S5PTT W  St I 3T7 AA 
sgsrnnrkFr ft ft Ft htt ftr trt ths? ft TTffrr k  srt

A Frt fk  trffiFskt fr sk A Thkrr ttto but so far no body 
has come to me for this purpose.

Comrade Ram Piara : I went to your Chamber to meet you and you 
promised me that you would call me when Leaders of various parlies came 
to meet you on this issue. After that I did not receive any intimation from 
your office................

Mr. Speaker : Because no leader of any party has met me. So I 
could not call you.

Comrade Ram Piara : Then I presume it was your duty to call me.

Mr. Speaker : It was your duty to meet me.
Comrade Ram Piara : I did not know whether somebody came to 

meet you. It was for you to inform me.

Mr. Speaker : It was not necessary.

z m x  s a r i*  swrer : s rrr q  r t c ?  r fr  R r k  , *r  i k m  ? rrfp , 

SPR RgSS R T  |  Ft? 7g ffaT  f f i g !  gYft f t  5TTS f t  F?r Y I A
f k  f t  wariRfr f s s  ott f t  f k  tpt f  ttY f  Yrr-Y str f  i
st # tr s f t  *g f t  ^srft s f  f t  i sgr T tk Y n m  rtYt f t  ^srsr 
t<ti sr Ft> Frft h r t  f t  k t f  Y Ft?tt |
sr sgf i You were pleased to observe that geri % F^ T?g
f  f k ^ r r s i  is f lY  f t  f t?  Fw Ft  s r f f f r k  f  krrgsrrt i ^  ttprsw
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qrqt qf grqq t  f-rc qfqrFqqTg tt gq qgt fraq 4-'
Tt % 4 q'rsf? 4 ht ?r t  #  f ^ f r  f t  qrn; i qg q f  q ft f?4t qr<T 

f t  gteft i qteq qre q> qrqHftqq 4 qf q«q q^qf qrFgq t  TSfTq t> q q ii 
feqT ifk pFFf? Tt for 4t4f FRT q 1ftqq T> fqffr TT fw  qrq I 4 ?q WRT t
f%(* qqFTT g f* 5r>ff 4  tt̂ t qrqr qrFfq m  i *p r  qqr f> qqr 

ft r̂r qt q fq  ?rs^r ffqr #Ft t  qqFTRTcff q fHftqq qqt qq q f  fT qg 
fa^fr q gr qqf i q> qqr qtqfqq gqR qrqq ?rr q f  |  eft ?qTr qqqq  
T̂f qgf Ft  qq> ^  ^  fopr fqqTt TF qgf FqqT qT ’FPeTT *1T., qqt T tf 

qqfqrW eT qr trqqrrRfrqqqq q f m  qFqqqR Fqrqr qrq Ft  qq t  Fro;
'O * ‘ * #

ST̂ tT Tr TT̂eTT Fqrrqr qtq I
Mr. Speaker : There will be no back-door method please. Every 

motion, that has come up beofre the House, will be decided on merits.

*TC?T qq?q 5ITT?T : ?PR qqY TTT «ft eft fq qrqq TT qrq STTfifft
Fqq qgf tt qgf qrqr qrqr qrfgq m i ?q q^pq q, qfnfR qrfgq, gift ?iz
qf ?rr  qT Tjrqqf ^  Tgt |  i qtq vm  tYt q ft? qq %% t< Ftttt
qqr 4 Tqqr qqi |  i qqr fT 44 snft sr4t Fqfqq f%qr, q?r sr^r gtqT 
OT* qg ?fRT TTT fqqff ft qrqf I qq fFTef 4 Tf tHTT irnT?TT ft ft
*nn fteTT #Ft T ^  iff rtrheTT f^?fT Tff f?TT eft #  Tf tETITeTT f  Ft

Fttit n̂rr trri%T qrTerr Tt srFerFrF̂ |, fT ?rrdt fm^rfr t 
?TT TT Ttf  ̂¥TeT Tff I fT W ’TFTT TT fT̂ T T ?p̂ T TtHT
r̂Fftij i q̂ r Tt: sft qrrrerr t ^  fq f  ^  t Ft^rt qft g?rq>T

3*ft 'T̂eTT FTHTf  ̂ WT TT Tf ?TT îffq
Whether according to the Rules, these are admissible or not. I think, 
according to the Rules, they are.

Mr. Spekaer : A number of substantive motions seeking to expel 
certain hon. Members of this august House were given notice of by Sarvshri 
Ajit Kumar, Jagan Nath, Ram Rattan, Gurmail, Babu Dayal, Jagat Ram, 
Amar Singh, Fakiria, Ramdhari Gaur, Bhagirath Lai, Makhan Singh Tar- 
sikka and Hardit Singh Bhattal, M .L.As.’ An appeal was made by the 
Leader of the House..........

«ft epRmsft ?m 5W: ffiT'-c srFf«r, trrr tt ft art 4’
nT fiPRft TRTT TTf̂ TT f  I

«ft : Tf! f̂t, 5T? wq ts i (N o  please, he should 
resume his seat.)

sft «r?iTFHft qm srtt : 4  q |r FqqqT r̂r Tft g Ft  f q
ept ^nf^TFi 3 T  q q  T f q r n t  4 f? R  q f  ft^T  tt  q rq  i ^ T t

4qq ?tt IF̂ t t-t q qffiT qrq qiFrft Frt qq wiq Tt st qq 
q;X Tf f- eft Ttf 4t qrq-T ftr T F̂ TIT qr fT q Ttf qtT Tf4 Tt Tt̂ t̂ T 
4  qff |  I ?qFsH? qqq qrq iqqft qte«ftq t t  f  qt t̂rt qqrfqq p n  i

- Substantive M otions



Mr. Speaker : Comrade Makhan Singh Tarsikka has been insisting 
that I must give my finding on these motions. T had promised that I will give 
my finding before the House adjourns sine-die. Now, I cannot go back. 
However, if the whole House agrees, I will keep them pending.

Voices from the Treasury Benches : No, no, please.

Voices from the Opposition : These may be kept pending, Sir. .
Mr. Speaker : I will keep them pending only if the whole House 

agrees.
Chief Parliamentary Secretary (Shri Ram Partap Garg) : If you 

keep them pending, we have no objection.

q k  : PflTT tflffar, RRT T 35T< Td k k  k^T qTT k  
STTT q k  ^gk rfrcR q- cff-T srrcp: k  qrkkqq q qfq q=k trSJRfaPTT 
k  q?TT f  gjqiq T q r k  vv# q | ^  q f  |  % ^  qiq#
k  qq qk? q'kq qff w r qfTT I (fqk k  cTTq> q SPiTTl)
3Tf'r ?TT qTq Tfqqq k  TfffeR T q k  qq q^FT T TRT m  TT qrqR  
|  q k  qq qr qr T rk rk  k  rtti' |  qq qpr k  qg q k k  q k t  
q q k r  Trkrgr m  qrgk |  q k  f  q q^ | q  qqrq t  q*R gq tt̂  
qRqpTqq qqr t r t  q r p  f  i qrfajqq t  gq p;t  t r  Pet qtr f k  
q trqqn? qrq k  |  i qgt qqr qfsqq? m fT  tt q R R  |  qq q k  
qq; fq< q kq  q k  q:f;jq|q qrq k  q*>Tq |  t m x  ^q qqrq k  qrq q f k  Tkr 
eft faq qik qqsk ^  q-^ k k  i ?q w r  q Fft qqiq t xfzx gt 
qfr qfqq Fĝ jqqTq t qqqfqq g k  # q*fg, qq q k  TTk qqgi qq qg 
q q rq  qgT g k r  Ft  q k rq  q q r q k  t  q?qT ? q  qTq tt T q q r  q  fq q  

k f  f̂ cqq. qqaq-< q|f tt i rqFqq qff qjq q |  qk  qqq t qpqr
qf qqq qk  qpjqr q tr t  n̂fâ rq # xvxm  tttt TT?qr f  Ft qqrq t

q ;?T .|i?^r Trqq qrk t  Fqq, qqrq k  qFsqr qrfT tt R 'tfm l
TR t Fq̂ , qqrq k  q̂FqFqqfqq tt q |t qrfq qrq q Fqr,
q q rq  t  q ^ q i r q  t  q rqt; qqg q  T ? k t q  q rq  t  Fqtr, k  g q  T r k  m  

TrTqrgT tt f  qq Trqqr|t k  qq|q t Frt qk  ?q w q  t

qqfk qr k  t t  x %\ | qqk qq q 5k q Fgrqq qq
^  Fqq r t  k  q r q  k  ? q  q rq  qrr ’t q q r  f t i r  q r f |T  .1 ^qFqrr ^  '  q rq

k  qqr qrq qqq qqq t i  qqrq +T kFqq 1 (qiFqqf )

Chandhri Mukhtiar Singh Malik : Mr. Speaker, both the Leader of 
the House and the Leader of the Opposition requested for the withdrawal 
of the motions by the movers concerned. But, since these have not been 
withdrawn, I would like to point out that these motions should not be 
rejected as a matter of expediency, and should be decided on merits. I 
draw your attention to the relevant Rules....

Mr. Speaker : Please do not argue. I know the [Rules. I will not 
allow any discussions about the admissibility of the motions.
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Chaudhri Mukhtiar Singh Malik : You said, Sir, that the motion of 
Comrade Makhan Singh Tarsikka was in order,

Mr. Speaker : I never said so. It is absolutely wrong. I did not make 
that observation.

Chaudhri Mukhtiar Singh Malik : You said that . You are now re
jecting the motion only as a matter of expediency.

Mr. Seaker : No, no, please
Sardar Gurdarshan Singh : Sir, there appears to be some leakage 

from your Department, as the Opposition have already come to know 
that you are going to reject this motion.

Mr. Speaker : Let me complete my ruling please.
Comrade Ram Piara : The Chief Minister has just stated that this 

motion should not be kept pending, whereas the Chief Parliamentary 
Secretary has stated that Government have no objection to its being kept 
pending. May I know, Sir, as to whose say will be final ?

Mr. Speaker : Please resume your seat.
Comrade Ram Piara : I want your ruling, Sir, on the point.
Mr. Speaker : Perhaps, the Chief Parliamentary Secretary gave his 

opinion without consulting his Leader. The Leader of the House has now 
given his view and the Chief Parliamentary Secretary has to follow it. I 
was giving my ruling on the motion.

Ruling by the Speaker

Mr. Speaker: A number of substantive motions seeking to expel cer
tain hon. Members of this August House were given notice of by Sarvshri 
Ajit Kumar, Jagan Nath, Ram Rattan, Gurmail, Babu Dayal, Jagat Ram, 
Amar Singh, Fakiria. Ramdhari Gaur, Bhagirath Lai. Makhan Singh 
Tarsikka and Hardit Singh Bhattal, M.L.As. An appeal was made by the 
Leader of the House to the effect that these motions should be withdrawn. 
This appeal was supported by the Leader of the Opposition. The impression 
left on my mind was that all the motions were withdrawn, but as a matter 
of abundant precaution I wanted the movers of these motions to withdraw 
them in writing. All of them have withdrawn except the one of which 
notice was given by Com. Makhan Singh Tarsikka and Com. Hardit Singh 
Bhattal. Therefore, I am called upon to decide about its admissibility.

It is an undoubted privilege of this House to expel any of its members 
if it feels that his conduct is unbecoming its dignity, in view of Article 194(3) 
of the Constitution of India whereby the Legislatures in India enjoy 
the same powers, privileges and immunities as the House of Common of 
the U.K. at the commencement of the Constitution.

The House is no doubt aware that this privilege was exercised by our 
Lok Sabha in 1951 in well known Mudgal case.

In order to inform myself yet once again about my powers and duties 
with regard to a substantive motion of the kind with which we are dealing 
now and which involves the exercise of a very valuable privilege by this 
House and to discharge the weighty responsibility which has developed on 
my shoulders as the custodian of the rights and privileges of the House,
I studied the relevant proceedings of the Lok Sabha and have obtained 
guidance from the valuable observations of the Hon. Speaker of the Lok 
Sabha in the said case. 148
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[M*\ Speaker]
In the said case, as reported at pages 10265 and 10267 in the Parlia

mentary Debates Vol. XII No. 20, dated June, 6, 1951, one of the points 
laised by an hon. Member was whether the hon. Speaker before allowing the 
motion had taken any steps to satisfy himself if that was the only course 
that was open under the circumstances and, secondly, whether he as the 
guardian of the privileges of the members of the House and their repu
tation, had thought that the matter had come to such a pitch and his 
conviction was so great that there was no other alternative except to place 
the motion before the House. In reply to that the Hon. Speaker made 
the following observations:

As the hon. Member has raised the Point I may say that I have applied my 
mind to the fullest possible extent to all the details of the evidence, 
and it is my deliberate conclusion that there is undoubtedly aprima 
facie case for an enquiry committee. That is my judgment.

and furhter on also be observed :
As regards the question of safeguarding the reputation of a Member 

I quite agree that, if there is no prima facie case and the case, 
rested merely on suspicion without evidence, then such a 
motion as that should not be permitted by me.

In view of the above observations in the Mudgal case, and that is 
the only instance in the history of our Parliament! y institution in India 
where the privilege of expelling a member on account of mis-conduct 
was exercised , I am convinced that a duty is cast on me that I should 
come to a conclusion whether a prima facie case was made 
out against the hon. Members who are sought to be expelled, before giving 
my consent to the moving of the motion.

The motion under consideration seeks the immediate expulsion 
of Sardar Partap Singh Kairon, ex-Chief Minister and Shri Mohan Lai 
the ex-Home Minister from this House, on the ground that :

oTH<J3 Htf<£ fffUi 33fHoP ; FRjfaU Rifof, H" U3B HUTi W E  W  W
IVtidd' ora^T jjti ira sm  f iw  w  f o r a  w  itf i

Mr. Speaker :
“the findings of Das Commission has found (Shri Kairon and Pandit 

Mohan Lai) them guilty of perjury, breach, of trust, mis
appropriation of public money, fraudulent convers^n of propeity, 
corruption in the Administration of public offices in the execution 
of their duties as members of this House, conduct unbecoming of 
a Chief Minister and Home Minister and abuse of p°wers.”

The movers of this motion, like the movers of the other motions 
which have since been withdrawn, were requested to indicate in respect of 

each charge the page and chapter of the report of the enquiry on which 
reliance had been placed and also to send the relevant extracts therefrom 
to enable me to give my decision about the admissibility of the motion. 
In reply Comrade Makhan Singh Tarsikka has mentioned certain pages 
and chapters of the Das Commission Report, but did not send any 
extracts. I have carefully and closely scanned not only the portions of the 
report to which he has drawn my attention but the report as a whole 
in order to find out if any prima facie case was established against the 
Hon. Members vis-a-vis the allegations made against them in the motion.

(Interruption by Shri Balramji Dass)
But I have not been able to find any conclusion of the Commission 
in so far as Pandit Mohan Lai is concerned which may prima facie subs
tantiate any of the allegations made against him.



The motion is so worded that it is not possible to split it up. Taking 
it as a whole, and indeed it is one indivisible whole, making identical 
charges against two Hon. Members, I am left with no option but to reject 
it. The hon. movers of this motion, if so advised may give notices of proper 
motions.

In the end I would like to say a few words by way of caution. The 
privilege, important as it is, can become a dangerous weapon and should 
not be lightly invoked because it can result in far reaching and even dis
astrous consequences. _______

WALK OUT
BTW33 Hire firm 33fifaT : HUt°r3 HfoST, H4 feBctf W3H sre?3 BUBT tfr 

fairfeH  HBHBfel HH75BT SfeH filSB HUfe Bf 18 Brefa Sfe^THll »fafeH  

Bt 6 3 ^  U 3fet t  3B3tTO 22 fe 24fB7>feH Bfenfet §  B 31% 33
w  fi4 Sb fey feu Hire fsiffei fen TJi fe int4 fret htob fei hhb 3

t w  f e§M33Hf f eR f ) » f f l a r a r uHfo 3 #  3 fw  11 feH HBJ life# BB4 
it  Bte WfoHBB FFftra 3 it t  HtUHB fett Fit 3f §H 31 FPl HreH BBT Ht
fo  >ret wws n te fe u s  t  3H f Huuvire feret ?  f n  f f e i  w w t  u b * Hi 

fe tit HHS %fire¥ 3  ire WB BB4 op313H WWTOt trail 3  H3H-HH3 i 7TO fen ffeyr 
ife1 tflfeUTOB feBTO TO fB t3 f Wife fen tlWfBBid feH t  Hereof BB §H
HHBre U d d 'd  frlW o(d 3  feH U'G h B i H y d  d(d<£ fed* r lllSclll PtHH t  TO

WoraiMT 3  TO TUB 33  Ut 3  fe3 f § feH 3  ufiSt BB flB afe! BBli 3  

HUtB offer Fft, life f$i fUBi HH3 l itfe^ t  TO Sre 3 3  t t  3  fe$i foufw 
3  fefBTO flB Hret BBfet 3fet Fff life HUlB offei feptfT r} | fed HBJ W  
1 f e t f e 3 3 B f n t 3 > H 3 § H t t g  TOTO t ^ t T O 7’7® ^ ^ ^  

feH sret wfi4 fn  tfeg4oreBT Bret hI i to  unffen hto feBTO to  fu3 t
3 .1 feH t 4 H4 fen HHFBf B* fl fenB* 3 1 * BTO3  ifere flB feH HfAHddT t  
BBS ST5 HI U fehP Hi, §H BU3 3  S WB t  -feH I hB 3  $T3 TO fBB1 t  I
lire feH vre § fey §H 33 i BfeB fBBT t  feH TOt WHl4 U33H3  t  3 3  3

3>§H flB4 ire »T§ 3  ofBt 3* I feu iHTOHt 3  TOW BBS ire! 3T5  offet 
aret d i (At this stage comrade Makhan Singh Tarsikka 
and Hardit singh Bhathal walked out).

(Some Member rose to speak).
Mr. Speaker : Please take your seat.
STOT SWRT : BfefTT UTfSB, BTH 3  *ft bTu7! it | BB 3?t B

f^lT ^^rfr | =333 ^t Bf%B ^ fepr B^IT 3ft flBlB |>3T
3%3—

Mr. Speaker : I would not allow any discussion on 
my observations.

SPETT H3>T5T : BT%3, B 3T fe'B 5U3T ft ^BT 3T|3T
1ST
..............

Substantive M otions (17)377
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Mr. Speaker : No discussion on my findings please.

«R4q ST̂ T5T : FTftR q  % ‘S f t  «TTcf qf cTT45 WT *ST
sitr %qr mx qs srrsjTTT i q qrr qj qffcq q qjq q?t ®Ft 5t f t  

~trt qrpT g sr  qrr q qrf qR qrgi |  % ?fr  %qr q%q 
 ̂ ?t%fa;q%r fSi W q q fer qrr |f rfr ^q 4>t %'S qq*> A 

^  %qr 3TT qq'qT i qfarq m'n mx q qrrq% qdqqqq q?t qg q'rerq gq 
%'TT TT %77? 4R ?t |  qffi% q̂ffq qRf qi%qq 4?t %Tt£ q q 
ffiff 4T qq qf qq qrqT qff f?(T |

sfl srsqsr: q A qg qgr |  % sfT%r 'wrf *pq t^efqfqq qgi glqr i
(I  have rejected it because prima facie case is not establish
ed.) Please take your seat.

qqqq SJ8PT5T : qtfgq, qq 3TFT R qg 'S^T RRRT q 'TTflT
srnpn1 At s;q A qg qifg q,fg q?; q sq t------

«rt wm i : gq A sirrer qqT g> qqqT |  % qnq^ qqqq fqg qdqpm 
q qq q5 qT 4*gT % q̂ R3f A' 7%̂  q>gq RTR 4TT qrq fqqTU ■̂RTT 
f  i q q  qrqqy tt̂ t q>qq r-r-ftt |  fcf, % q t  qfr trqqqq  % q r q iq  q %  

fa>c Rrfj grfcqqt fqqr qq qTcr q qfqqq q qq qg %  qq qr q %q%t 
(% r )

(What further indication of the light hearted attitude 
of the -mover is required when at this late stage, 
Comrade Makhan Singh Tarsikka should stand up and say 
that he withdraws the name of Pandit Mohan Lai from 
his motion. Firstly he gave notice of this motion propos
ing expulsion o f another Member of this House and then, 
later on, without going into the merits of the case said that 
Member might not be expelled.) (Interruption)

That indicates his mental working. Are we going to apply this valu
able privilege in this non-serious manner ? I am sorry, I will not allow 
any discussion.

sft qsrcmt a«qq : eft qqT sq qr qg qqqq | % m x  qg 7%!
q>gq qrq qq qrq q m  q #q qt qqr qq qft q%q qq%q gt sndt ?
(% f t )

Mr. Speaker : No comment please. It will not be proper.

«ft qqTT qqt q tq  : q q q  q q rq  q f f  | ,  rsq^r q |  |  %

q  ̂ jftgrq %q q qn: q |  qq qfr 'T'qR tt q̂ qr q^r qî qr |  (fqvq) i
Mr. Speaker : Take your seat please.

No discussion please.

Punjab Vidhan Sabha [6th October, 1964
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Comrade Ram Piara : Mr, Speaker, with your permission I want to 
bring to your notice one fact. Mr. Mudgal was not expelled..........

Mr, Speaker : No more discussion please . Please take your seat, 
j have already given my finding.

Comrade Ram Piara : Mr. Speaker, I do not question your ruling.
I just want to bring to your notice one fact......______

Mr. Speaker : Please take your seat. If you want to draw my attention 
to any particular fact, please meet me in my chamber.

Shri Mangal Seln : Sir, he is the chief Actor in the Das Commission 
Drama.

Mr. Speaker : It is a bad practice that when the Speaker is on his legs, 
an hon. member should start speaking.

Now that the finding has been given it would not be proper to dis
cuss it. If the hon. Member wants to bring any other fact to my notice 
he may meet me in my Chamber.

Tterft RfccRTT ftt? : sra* t |  f f a  sfr srrc TTCrsrr
fw r  |  ^  t r  t  siTwt t ^ t t  (f^^r) sttt faq! tt

tt tttt  |
Mr. Speaker : I invited every member to meet me.

T te T t t s t t r  t Rr ? : t it  t  ^  (Rn*r)
Mr. Speaker : No comment please.

(Interruptions)
Chaudhri Mukhtiar Singh Malik : You discriminate between Members.

{Interruptions)

Mr. Speaker : The hon. Member may please take his seat.
Sardar Ajmer Singh : Mr. Speaker, for how long will you allow dis

cussion on your ruling?
Comrade Ram Piara : Mr. Speaker.........
Mr. Speaker : No more comments please. I will not allow any 

observations to be made on my ruling.

q n r r s  x m  : s rfaR  ?rr%r, t  fir& n t # #  Rttt f r  t  

t f ? qfr tt m j  g i ( fa ^ r)
Mr. Speaker : What do you want to say ? 
t t t t s  Tr*r s n t r  : t  tt t  w i  tttt ^  t^ t g , s r k

t gV m z f e  t-ttt g t  Tt g
TTTgT STM T iJTRfsT £  SPRTfar T tt TT Tg T TTT 3|fr
<T? TTT 5 TTTT g I Tg Tg |  :

“ That this House, having considered the Report of the Committee appointed on 
June 8,1951, to investigate into the conduct of Shri H.G. Mudgil, Member 
of Parliament, accepts the finding of the Committee that the conduct of 
Shri Mudgil is derogatory to the dignity of the House and inconsistent with 
the standard which Parliament is entitled to expect from its Members, re
solves that Shri Mudgil deserved explusion from the House and further that 
the terms of the resignation letter he has given to the Deputy Speaker at 
the conclusion of his statement constitute a contempt of this House which 
only aggravates his offence’*.
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Mr. Speaker : Please resume your seat now. Your point has come.

' ^ t : h nt fan; ^  nrn # n tfe  n wrt nrfnr g ft? 
ifarer *? ninns 7 o ^  ft? ‘he deserves expulsion’ nr 

nm  nr nrem |  n§ n nt f t  ?>«ft n~T nt HvnT srarc fas #fr fer#n 
tft?n'rnnn i (fen )

srtnsrrrnart ? r a ^  : f a f e mfm, wt ns n m  nr m nt |  fn  
ftfa 2jt cfr ns nrn nnt nsj # nm  nmr ft?n fn  n?r nfer n'nnr
nr%>: i

f e n  : r f f e  n rffn , n  srrn Mt n fn n  n?> n f e  ^  £  t f e  nsr 

r̂?r fm  i ^  rrn? nrn nt nnn % nsMT nrsnr |  ft? nr tr rtu nt 
n nt nrn n ttf f  f i i f  fer n§ wz ^n ^  srrnt nrn nrt s F f fe  
'Pint |  I <?R sfifaR-T S?t 5ft ffe r  «ft R ffeR t «t?r UT fH f^ T  
n̂rr n?t ft?nr n?nafr *f?t faffs n «ft i fan farts n?T s^fn j>nrwr fenr ns 

rffa - nnr n?r un? ^  spfe n?r farts nr fan ns ft? nf nm- 
^n^n f t  nr 1 fafrnr n nf sfa n?Tnr nrgnT % ft? nm n 5ft ^ffar ftnr 
nf nsr r?fan |  nfa in  nnn nn ns ftrnf cr̂ ,;. # n^n nfr :r?f nr nfer : 
nTfant I

nnfe nrasnsrs frfu/ : On a point of order, Sir, ff s3 feu
7̂ E offer giĝ T gr fa feH UT§H f e  JtffeUTS fife i&  fe oM fet HH3
^ »p§3 3" ufet dt §h fife ?> ftra7 ftr ff life i fe  s1® tit ht 
f f e ^ a ro r a ^ r  nr | fen  3 3 T o t 5 t ^  fgr §?>t §  fen  f e  i f f e r  d t 3 n ^ t  f f e i  

sr w  ®3T ftM  rft >h§  nnrf snnn f e  uni Hfet Fit ftefe f e f  fe t  w—  s

FRt l

Mr. Speaker : This is not so.

^  ^  ; ^  n Rpfff ?rrix , nx 1 n  n ^ r  rrR't n t rft nw

53 f?T nfn î pT §5)T | ....... (fen )
sft ; r̂m Rftn stft? ?rr?x n?r 1 (tn^n) (He should state 

his point of order.)
sffet nn TR : jpn nfe n W  ^  ^  f^ ^  ^  ^  ^

n nr wfenr -nr nR? n f̂tt n̂ f ®ff 1 n  ̂ !  (ft®n) in
^nnn 5ft nffi nf nr ns nrn feftrn nr fnftn tt ntft nf nt r̂ fnnt 
nn?t n f e t i  tt ntft n? nr ? (fn«n) nnT nf nrn n fe n  nr fair? 
niff nf «fr nt n|r tt nf rrftrn nr ninn |  1 nnx ?w ^ fe n  ni fnfri 
T" 5f? nnnn nft ntfr nf eft n fe  n't7: fn ftrfeft r̂ nr ?.z nrnr
nifftr (fen ) nnr ns f e  ^n  ? (fen)



tm «nrr : TTfdr d pfr ^dat dr t$t *ft, ddf «r eft 
frfmrr #st tt : (fawt) dk ?rr d sndt Tndfdrir d (dr̂ rr̂  fr |  i 
(fd«r) i

Mr. Speaker : Please take your seat.

ADJOURNM ENT MOTIONS AN D MOTIONS UNDER RULE 84 ETC.

Mr. Speaker: Now I have to give my findings on some of the motions 
under Rule 84 and adjournment motions about Das Commission Report. 
Would the hon. Chief Minister like to say anything about the matter ?

ijtt R?dt : dt ft, ftPpt *rrf|«r, dt ^  84 ^  dra^r
TTTf f  dt dm fiTR d IT %7 d  iJTTfkPF ft? Td W T  TTf?TT g I #TiT fd  
gnrrr dr t it t  |  tttt d  dkr ttt dfdTr ttttt ttft f%i? ddr qr d k  
^rdf d  fdsrre xTm zx  gt w  |  dk %i  d  tr it uqi.?rrf. d  f%r̂ rf%r# d

'Tgr ?r<srTrcrcr d  tt-tt  dt s w  g f  f  i dr Tg dT cpfct TTjjfkr £
TTTT TITT T|T TT fd^T T  tr-Tra *PTd f  dt T d m  7 7  d  drrdf T< 
W  5FTT3T gT TPfdt I  I

*̂kt TITT 5ft n TTT dt faWT % 1.7 gTTT % THTTT d*TT tTlf̂ T̂  di 
krr if *rd sfrTTr TTifrT ĝ fd tttt d w r  d smt TirdfkT ?rgt dt |
?T<Tdt fkfrkf^T dt I  dk TTdda TT d TfdT d fdurdt ĤT
dtfdfaW dk ITT dt T??PT fdUT TUT dk TTT̂TT Jprpr fdg dt d*fda dt 
fdrrrwT trtt Tfr dk urg Tf dfkra «rdt i t̂t trt udwr dt kdta tt r̂dt
m  3TT fdTT I ?TT d TcTTfdl? dt TR. STTT FTPft dt 5T ldt*R TPT
fdadt r̂-nr fdur tut i ?ffnf ?tt mf dd«r d ott wfr kdk qtt grf err̂
d 'TiTrrfir̂  ^t?tt 5i<? tt k?rr I i dd 24-9-64 dr th-̂t t̂ tt *dadd
mi d TTPrd w  «rr i ? tt r ^  nf dt r̂df dt ctt̂b d dt rr^dr 
f.TrdT Tr r̂ f i dd rmr 2 tt ?rd %in «it :

According to his analysis, the action to be taken would fall into the 
following five headings :—

(i) Action against Sardar Partap Singh Kairon himself ;

(ii) Inquiry into the role of other Ministers ;.,........

?tt d JT̂ rfd̂  dt dr ?in#f*r¥ fd̂ rr ir̂ rr dr td̂TT tt ^R^rt 
dr 1 1 4rTdwrf d  irrd 11 mddrd dt ?rddk fdrr w  I  d^

i i  drdfrdd^Tr irrdr it# f  1 fdq ?iir ^dkT f?r tt trnr
fdrrf̂ riT ?r̂ rr̂  4rrd i  dt qdN5! dd r̂rdnrd d d?r d^krr r̂d f  fdrd %tTra 
Trddta k r  tit f  t ^  if % TrrdtTd d ttt d t?t tt dt f?5 ?nrfTr 
T k  ?rr d  t k  T fdt Trddta ^r t r d^Trddsr'T T ^ tt i  Tirr 1 ^dtfd
|rs*r fsftT Trdr | ,  T̂rftrq; T|t tt ttt dt firrppr 7  f4nri Trd 1 ?rr

A djournment M otions and  M otions under  R ule 84 etc (17)381



(17)382 Punjab Vidhan Sabha [6th O ctober, 1964

£  $n*«r $  ^ ^ ^  ^  f  ̂  7 TT ^  f%STT qT f% :
The action that might be indicated in the case of non-officials and politicians 

including former Ministers could be classified into three parts
(i) action at the political level,
(ii) criminal prosecution under the law of the land, and

(iii) civil suit for any civil wrongs done to the State or to any individual 
or group.

iq  fwsTsr % k r sf̂ tt | fa qrq qqqfaq | i 'pfar qq qqqq
tt qnqqif f t 11 ?q faq jf ̂  qrc faq qqk qfaq qre At Frrsq ftt |T3;q
% qfaqr f a  q f  q q p rc  sh #  tq q iq fq fq q q t  # ¥  qnqft |  q fa  ^

At ffafa qq 100 qfrqqt w r  qrqq At qftfaq At ¥Tqqt i qjfat m 
At qqqqit qrr qr qfr 1 1 ^q faq qqfaq qrfeq, A' ^  fufaq? qfaqr 
fa ?q qq¥qq<r qfaq qft qqfqq q fatn ¥Tq i qqqr ¥> faqq faq ¥T 
qf I' qf qqfaq ffq ?rtq fraq#t |qqt qrqq?qqq qrrqq qfr srpt i qq 
ffap qqrq qrr qqrq qff, qrq qq qq qqrq I Atx ^qqqq qfaf qr 5ft 
qrfaqqft rite  A q # q  qqrq crc# 5  1 qq «pV qqq qqq; *nft f t  £1 

qq faq qfti qqt qrq qq fqqfqq q qqfrqrq; fa faqq f  q t o  q raq qq 
q¥T¥ qq qrq 1 £qr qqqqTffat ¥Tq fqq % q #  ¥ <rqqrq srfc fqqqTq 
for £r 1

A  qrq A t fqqiqq ?r ?q fT^q qr qqq ftq q qfa qq>fa feqrqT f 
fa ?q qqq A  qn? qqft t o ’qrf qfa qqqq faq qq A  qfa A t fam mqqt 
qq ¥ qqrfqqr qrrcqrf A t qrqqr 1 w tx  fq qq faffa q qqrfaq; q?Rqr£ 
q£r qrqq £ q> fT3Jq qft ^  | fa ?q qfaq # qrq-¥> ^q¥
¥ qqrfa^ qr qqrqt 1 qfa fq qrt ^ q  faqqq *r  i #faq qq qqqqq 
qqq qrq x$t | q> qqrqq qff fa ?q qi? At qkrq At q̂ f 'll: qrqT qrq 
?q fail qrq.T k  qqrs q̂ T qqqr qrfaq 1

q»H§  ̂ rhh3 fquj qq : rnfara Fpftra hb! >te7rasvfc hhs

qte HfeHd'3 FTfeq S f e w  fe§ TO I H* fen 3IH § A & S  Sc(F
fa ? hF Hq[ hto §  qqqR' oft #  Ae  ° tz  V3 qfa wfensu rfara f t  feu
UFf̂  ^  Offal t  fa feR UU3 FPt 3H RUTlfsiH U3 >jfa HUSTO SfWHl
B r a u u t t i f e H ^ f T O u l  fe ^ ^ fe u  ¥l Bfew t  fa ofq » tz m iit —
£  fa r?  cfTd̂ fel sffal ufel t  f  uraunte sffaT few  t  >nt

>MofHUi5<SHST HUflW UU I tTUU HUl HHa t  faU’U tfl Hi'fdl'H1’ U
faul tP% Hr feq OT5 fesi^rfeufa t  ^  M!afeH ofUUF I feu 3fa t  fa
>>faHfeHUfe? Ufe  ̂ W  U¥T offHHU7 Ul fe w  t  TO  DftJ l̂ofTO offaT w  feU1
11 >H§ feH 31® § Wfe SoTU1' Ufa} 75# UU# fa HUoFU f eH3H5^  ®fal— s

751® oTU uut t  W  S #  I fê T ^ feu faUT t  fa fen faqrg £ oTUlfel
oflul w uul t  fu MR3 »furq utafl 1 u'r feu >H3a ofugr ut fa feq 3T®



Hi fiWHt IJU d, feH Hi feu usfetu® >HUHUUU ut 9 ftlH Hit HTH orfHH3 

§ tyUiHdU olid1 9 i>fe 0H ^  UHfeu ddofd1 RSd did* ft I feH dltt §
feuig srau u s t  urutut 9 1 fuQTu feH h3 h  3  u s  w%  h r ® !  usrfe>Hi w

35 85

HUHi ft USffeu UUU3T ®e) | feH HUt RT Ufa®* ut feu U3Ht offet Ht fu H*H 
UfHH3HtfeuUUHi HffeHitfufU^tfeHUUSrfeUiUUUSHt »F fW  fUHt rffe! 
uiutut ft i fen s e t  i f  t?fet uufeF fo feH jfes  §  hIhh t u  §  uaur® u s  fe w  tF% i 
feH dd1 H'lddF H1HftJ'HT ^  f%W5 Adi 5  H^dll i>fcf H fert1 Hi fedd'ti 
9  fa HH-HfeH §H U3 §H Hi HUR t t  W W I

fen f t  t»rai®t sfe f t  Hutuu H’ftra, feu ufesi uiuht ut fer feu hu 

Ulfet USfet 3fei Ht I fH  Ht feU3H fifed W 3[UHfe U®1 f e w  offet gfet Ht 
UU ©H 3 Hof HHI f%U feHUH offer few  Ht I fe© US feU3 ufHH3 Ht 
UUUU ftlH HT^HS^HHtiirUHoiHr >H§ fe^3Ht 3 ®  3>H®U Fft feuru offet 
3fet Fit feH EUt HiH offeH3 3 feUiH UU3 Ht »rfePHT feH fe^H fed USt 
UfetHt ftl 3i® feu feH 31® ®ut Ut UUHt 5 fe feH HHt feUUU Hi H3 Utt 
feH HU 3 FTHof HU HHUf H3 feH ®fet 03+ §  feH U^H 3s T O  UU3 Ht 
>HUH? ffefet dfet 5 I »fe U3i 3Uf §3i Hbtft UU Sft JOT U3 fu fe ^ §  

H® ttf fH3i HTl I feH ®tt fF HH5HI UifU feu feu UiUtU HH®r ft feH ®Ht 
HH-f offi-fHA Ht fcWdd 3  UEffeU UU f t  fe S R  UU3 Ht tid  5  I fen ttd)

HUtUU HrfUH, ft* H33t ofUW fa feH Ht UUU’Adfl Ht >H iw  »FU WW fedt
rP# I

«ft UHTTĤ ft ?TH * *H  : ftU  fuftRUT UlffU HUT UH ^  4K  H fiPUUTft 
htut ?HjsrT w  i  ut # ff 4 i z u f r̂r

#  HHIU f  I
HUHR H sg fe  frfui ; HdtofU RTfug H" feu UAdt UU3 H3TT Uf fe 

H’H ufHH3 3  feu Hfeg $  fdH'U UHUT §  fU3T >H§ U’HUS U’H feiH3 
3  SfeU HfenfT fgptfT tfU feH §  SrK ut feH 3TS §  feU R  offer} U’H 

Ufet 9  fe  HHTfe3ft UUU 3  MRUfS’feHHSB S U S  §  U) URUist >HfrTU 
wzti\ % fy®Tu offet Hint 9  1 Hgr feuraH un u t 3  u t ruhiu iraura  fpfur 
HtMi H ^ t  HT feuuru offer tf 3 t feu fUH 3Uf feu Effo HUH J 3  fe 

m V  feu  *ffau W H t f  H te3 3U? UU UU I
qt mitofU ; oftgiHH ingut Ht U® feq 3T U3 I (The hon. Member 

should not bring in the Pradesh Congress Committee.)
HUHHJ UHHfe fHUI ; feH fUUUU § H feH U3 feu S HfUUH^i 

ftIH H ufe fuu Hfaw fefMT 5 fu UTUUTUl § 5  tyURUt H ftiHR Ut cffet 
HT UUt % I §  HRT fUHT 5 UHfetUS SUH § HH3 Hr I feH Hit Ut 

feU dfe H_Hi 31® 5 fe HUH UfHH3 ^ imUHt ufe f3UW UU fH3t 5 I 
feH HU) feMTHt UU § feUTU UU3 Hdt fen Ut@H fed >HTf3PHT US 

HfetUt ft I
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Basra wthh fNur; huIto H'fag, ul? Hferaa H’fog #  
unfe si feuuu $ is  ufanw f  m;u§ feu^ trautu sit to »ft feu 
31H  U O T fe  o ffa l U for fe n  3  feHoTTO ?>T U #  I f e l t  H e !  fe u  # T O  3 f a )  

3TC5 t  fa  UfiftstoTS fli- irafScf S fa fa  fa#  3 3  feR tH  fe u  B f f f a t  9  I 

» f §  f a g  3 i  feH  §  g fu H  i r o  u )  f e u r a i  f a i t  i s  h i s !  9  i » f f e >tfT feu  

h t o  fa n  u s  h i  f e H i r o s T H i  l u H i s t  9  ?  T h i s  i s  t h e  q u e s t i o n .

I think the utility of discussing it here is very doubtful.
31337 3?fasr scorer; fa)37 3tff3, 3f 3)37 under section 8 411 

3 1 11*3 £ 33 ft# 3 It 111 38# 731 31 I 87 31 771 338 I fa If
# 3 7 3 3 7  i r i i  # 7 7  7 3 1  f i t  | i it is very im proper,

Mr. Speaker : I expected that atleast you, Dr. Baldev Parkash, would 
be speaking with some restraint.

31337 7337 13TST : 3 71 87 717 3 f3  3 f c fa 33T3 87 3> 33  

1133 fart 3t3 3 7Tf7t f^ fa 33 87 717 3 ft | fa 8# / i f33 ^  spr 

f33t 3tCJ, 33 1173 37# 33 87 3t 7 f 17 7 fl) 3ft I

Mr. Speaker : Do you want me not to give my finding on the mo
tions ? Should I keep them pending ?

TtlR  3333 7313 : 771 3117 | 313 87 31 7'fe7 ft W  #  I

Mr. Speaker : These motions will be kept pending if it is the sense of 
the House. But, the Secretary tells me that all such motions will lapse after the 
adjournment of the House sine die, even if there is no findings by me.

31323 7?f|7 13151 : 373 3377 87 3 fa 87 3 77Tf#3 3#f Titffel 1,87 

3# 7 fa l ft 73 #  I f3  I lf#  f  fa 313 77 fa3t f i t  3 lffa l 87 

337 3 7ft f#7t l l f f l  I

Sardar Gurnam Singh : Please do not give your findings. Let these 
motions lapse.

Mr. Speaker : All right, taking the sense of the House, I keep these 
motions pending. But, as the Rules say they will lapse.

STATEMENTS MADE BY THE CHIEF MINISTER

I. Regarding Post war Service* Reconstruction fund.
337 : 33)37 3tff3, 3# f!357 3t 87 313 3) 873tf ## f l  ^ f )

3f^3 ft#) I  fa  3177 7R 3f73 faP3fW 7 33 7 % f3  25 3M  3711 

# 77 3 )# ) 7317) 3 ) |?3 377 31 7f f  # 1  333 faj37 fa## 7  f  I 7f 
33 f7  7)f73, 7f7r3t, f37)777, 3737 ifa  ife lt  3 fa  1 R  7  fa7  3 fa) 
3317) 31 333 7# 77 f #  3 tf 73317 311 | 37 3 ) 87313 7 7  33 377 
3T 7t t  1 ”

II. Regarding payments made to Various counsels engaged for the 
defence of Shri Partap Singh Kair*n.
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s r f t *  q r r  qrt *rre f m  f t  v f s x  t̂ p

f*TF qT ft 3W  P̂RT̂ T £ ^ S T  ? 3ft *T^FT qft ^ qqrft? 
ft'TT q q r  ftT qT -ftT T F ^T ft*T ft*T qft feTF TOT «TT I ?*F

^  f t ?  q  T q  ¥ t# e ¥  f t r f t  ^T ^  f t ?  q>fa?T<T£ qft ? t  I ?DTT^

qtt ^ r q ? t  f t q - f t q  f f  q  f r ^ q  ^  *r*r? w t f  ^ f^ tf g  i

Mr. Speaker, Sir, with your permission, I rise to make a statement indi
cating the dates when payment was actually made to various counsels engaged 
for the defence of Shri Partap Singh Kairon, Ex. Chief Minister, Punjab: —
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Name of counsel Amount Date of Remarks
payment

Rs

Shri Jai Gopal Sethi

Shri R.L. Kohli 
Shri C.L. Sareen

71,066.65 1 -5-64 1 st instalment.
36,133.32 21/27-5-64 2nd instalment. 
14,116.66 20-5-64 One instalment.
4,800.00 1-5-64 One instalment.

III. Regarding term and Conditions of employment of Shri R.S. Krishna- 
swamy, Officer on Special duty.

Sir, the other day in reply to a supplementary question asked by an 
hon. Member of this House regarding the terms and conditions of appoint
ment of Shri R.S. Krishnaswamy, Officer on Special Duty, I had stated that 
Shri Krishnaswamy was being paid nothing by the Punjab Government or 
the Central Government. My reply was based on the information that 
nothing had actually been paid to Shri Krishnaswamy so far. I have now 
checked up further and found that Shri Krishnaswamy will be paid honor
arium for his work but the exact details are yet to be settled by the Punjab 
Government in consultation with the Government of India.

Mr. Speaker : The hon. Chief Minister has now come up with a 
statement to correct the information given by him previously and which he 
found to be incorrect. It is a good convention and I hope the Chief Minis
ter and other Ministers will follow this practice in future as well.

IV. Regarding the appointment of the Administrative Reforms 
Commission.

7<57 : TTtTR 7 rff?  7 3 f  7 |T3?7 7  strt t It  7 ^ 7 7  7  7 7 7

7 7t 7 f ^777 fa'Tr 7T f% 77 R  77777 ^  qsf7f77777 fT7T77 777t SfTTt 

|t 77r<? 7T7 7T 7>7 T ft | I 7 #  ?7 IT'S7 7 7| 577f| 77 gtr srft gt 

»77t 7|77 |t7t | 7T7 7 ?7 77f7f77ff77 fT^RTT W t  7?t 7R t ^

77T77 TtT 7t7T 7T7T77 #  7T7 77 7T7 7 7 T g j

Mr. Speaker, Sir, as the House is aware, Government have been giving 
serious thought to the need to improve and streamline the administrative 
machinery so as to promote efficiency, economy a..d improved service in the 
despatch of public business.



(17)386 Punjab Vidhan Sabha [6th October, 1964

The present procedures and methods of Government in Punjab are 
largely an inheritance from the pre-independence days. At that time the 
main functions of Government Wv re to maintain law and order and to collect 
revenue. Since independence, however, the entire attitude and purpose of 
Government has undergone a complete change. In a welfare State, it is 
no longer possible to cling to past and out-moded practices. We are now 
responsible to the people for all our actions. In a democratic set up, such 

- as ours, it is essential that the common man should have a sense of parti
cipation in the activities of Governmental authorities. We have placed 
before ourselves vast and ambitious schemes of development and social 
welfare. Our plans cannot be executed effectively if we continue to follow 
procedures and methods that were suitable in the past for the limited objec
tives of the then Government.

Government have accordingly decided to set up an Administrative 
Reforms Commission with suitable terms of reference. The Commission 
will be requested to submit their report within nine months. The personnel 
of the Commission will consist of—

(1) Shri Hanumanthaiya, M.P. .. Chairman
(2) Shri Justice Tek Chand .. Member
(3) Shri Gurnam Singh, M.L.A. .. Member
(4) Shri Brish Bhan, M.L.A. .. Member
(5) Shri Govind Sahay .. Member
(6) Shri P.N. Thapar, ICS (Retd), Vice Chancellor, Agri

cultural University Punjab, Ludhiana (Has been requ
ested but consent is awaited) ..  Member

(7) Shri A.L. Fletcher, I.C.S., Financial Commissioner,
Punjab .. Member

(8) Shri J.N. Khosla, Indian Institute of Public Administra
tion, Delhi ..  Member

(9) Shri Bharat Ram, President, Federation of India i Cham
ber of Commerce and Industry .. Member

(10) Dr. A.C. Joshi, Vice Chancellor, Punjab University .. Member
(11) General P.S. Giani .. Member
(12) Shri Sant Parkash Singh, Retd., I.G. Punjab .. Member
(13) Shri H.R. Bhatia, Retd. Chairman, Punjab State Electri

city Board .. Member
(14) Shri B.B. Vohra, I.A.S., Secretary Agriculture. . .  Secretary

The terms of reference of this Commission will be as follows :—
- “To enquire into and report upon the organisation and methods of 

operation of the departments and agencies of the Government of Punjab 
and to recommend the changes therein which they consider would best pro
mote efficiency, economy and improved service in the despatch of public 
business, and in particular—

(1) To examine the adequacy and effectiveness of the administra-
; tive machinery as at present organised and operating in the

State ;
(2) To recommend reorganisation and reforms in the existing admi

nistrative structures, methods and procedure of work and 
co-ordinating devices ;

(3) To suggest measures ;—
(a) to facilitate speedy action and avoid delays ;
(b) for implementation of programmes ;



(c) to provide effective coordination, and to rationalise and im
prove the functioning of the Government departments and 

agencies ; and
(d) to enlarge the competence of Government employees, raise

their morale and integrity.
(4) To explore ways and means for—

(i) the satisfaction of the citizens legitimate claims on adminis
tration and the redress of their grievances ;

(ii) improved coordination between the government departments 
and voluntary organisations.

The Government notification setting up this Commission is being ' 
issued immediately. (Thumping)

v. Regarding special Assesment on land put to non-agricultural use
i.e. maria T a ..

m  RTSTT ^  W W ?  T  STFTtfV ^TTSTJ ^
qisfrift t  f a q  tt̂  s r e f e  g  i

Mr. Speaker, Sir, with your permission, I rise to make a statement on 
the special assessment on land put to non-agricultur 1 use. This special 
assessment is commonly known as the Marla Tax. I may make it clear 
that one of the first things that claimed my attention and that of my colleagues, 
after assumption of office, was the taxation structure of the State. Taxes 
are necessary, especially in a Welfare State devoted to all-round economic 
and social development. It is, however, equally necessary that taxes should 
be so conceived, levied and realised that the element of oppression and’ 
harassment is kept at the minimum if not altogether eliminated. It is also 
important that the taxation policy of Government should have certain social 
objectives in view, in additon to the main objective of receipt of money for 
public expenditure. The incidence of taxation, the rate as well as the 
manner of collection, can be arranged and organised with proper thought and 
care, to promote certain social policies of the State. We are committed to 
equitable distribution of wealth so that the reduction of economic disparity 
between various sections of the community leads to the disappearance 
of social disparity between various classes, thereby, ultimately establishing 
complete equality between citizens. Again, one of the most fundamental 
characteristics of healthy taxation is actual encouragement of a particular 
type of industry, business or investment. In this context, the rate of taxation 
as well as built-in levels of taxation are of considerable importance. Ari- 
themetic, quite often, is misleading if it is the sole consideration in the matter 
of fixation of rates of taxes. If a tax at 2 per cent yields rupees one thousand, 
it is not necessary that it will yield rupees two thousand, if the rate is doubled. 
Quite often, the increase may absolutely kill out the very base and the net 
yield may even be less than what was being received previously. This House 
has just passed the Third Amendment to the Stamp Act, reducing the rate 
of stamp duty on transactions of sale. That measure was, as explained during 
the debate, designed not only to reduce the element of oppression but actu- 
lly to provide an incentive to sales and to investment.

2. Investment, particularly investment in land, constitutes one of the1 
most important problems to be faced by the State Government in the matter 
of regulation of prices and evolution of an healt .y urban-land policy. While 
investment in this direction is to be encouraged, speculation must, equally 
forcefully, be discouraged. The problem really, therefore, is one of mopping 
up the unearned increases that arise in land and property values and prices 
as a result of social growth. This is necessary if pr ces of land i developed
areas ha«?e to be kept at a reasonable and fairly stable level. In theory___
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( I f  it is a long statement and you think it proper, then 
you may place it on the table.)
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qtq fqrqr | qk qqqqq q q  ̂ fqqr | fq qqqj- qqq qr 
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q f̂eqrq fq| fe?qlf f  1 ?q ^ q*q^ ^ qrq ^qqq q fqq | 1 qq spqfr qqq 
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i 1
STATEMENT

Laid on the Table by the Chief Minister

With your permission, I rise to make a statement on the special assessment on land 
put to non-agricultural use. This special assessment is commonly known as the Marla 

Tax. I may make it clear that one of the first things that claimed my attention and that 
of my colleagues, after assumption of office, was the taxation structure of the State. 
Taxes are necessary, especially in a Welfare State devoted to all-round economic and 
social development. It is, however, equally necessary that taxes should be so conceived, 
levied and realised that the element of oppression and harassment is kept at the minimum 
if not altogether eliminated. It is also important that the taxation policy of Government 
should have certain social objectives in view, in addition to the main objective of receipt 
of money for public expenditure. The incidence of taxation, the rate as well as the manner 
of collection, can be arranged and organised, with proper thought and care, to prompt 
certain social policies of the State. We are committed to equitable distribution of wealth 
so that the reduction of economic disparity between various sections of the community 
leads to the disappearance of social disparity between various classes, thereby, ultimately 
establishing complete equality between citizens. Again, one of the most fundamental 
characteristics of healthy taxation is actual encouragement of a particular type of industry, 
business or investment. In this context, the rate of taxation as well as built-in levels of 
taxation are of considerable importance. Arithmetic, quite often, is misleading if it is 
the sole consideration in the matter of fixation of rates of taxes. If a tax at 2 per cent, 
yields rupees one thousand, it is not necessary that it will yield rupees two ihoudsand 
if the rate is doubled. Quite often, the increase may absolutely kill out the very base and 
the net yield may even be less than what was being received previously. This House has 
just passed the Third Amendment to the Stamp Act, reducing the rate of stamp duty on 
transactions of sale. That measure was, as explained during the debate, designed not 
only to reduce the element of oppression but actually to provide an incentive to sales 
and to investment.

2. Investment, particularly investment in land, constitutes one of the most important 
problems to be faced by the State Government in the matter of regulation of prices and 
evolution of an healthy urban-land policy. While investment in this direction is to be 
encouraged, speculation must, equally forcefully, be discouraged. The problem really, 
therefore, is one of mopping up the unearned increase ,̂ that arise in land and property 
values and prices as a result of social growth. This is necessary if prices of land in de
veloped areas have to be kept at a reasonable and fairly stable level. In theory as well 
as in law, justification for appropriation of unearned surpluses is well established. 
According to section 48 of the Punjab Land Revenue Act, 1987, all land to whatever pur
pose applied and wherever situate, is liable to the payment of land revenue to Government. 
Tns practice in the past, however, had been to assess land revenue only on agri
cultural lands. Also, there was no provision in law for enhancing land revenue when 
land was diverted from agricultural to non-agricultural use. Such diversion resulted in 
considerable unearned surpluses. Even when such land was subjected to the normal rates 
of land revenue, it was felt that this was not quite adequate taxation for purposes of 
tabilising land price in developed or developing areas. The Taxation Enquiry Commis

sion (Government of India), 1953-54, also, recommended special assessment of such lands 
at rates higher than those for agricultural lands. The argument was that the increase 

in the value of such land, on dverskm to non-agricultural use, was not due to any invest
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ment or effort on the part of the owner but arose, mainly, because of the growth of 
population, extension of towns, introduction of railways and roads and the provision 
of several other facilities at public expense. This was, roughly, the background of the 
levy of the special assessment on land known as the Marla Tax.

3. I do not propose to go into the detailed history of this levy. Nor do I propose 
to delineate various subsequent amendments that were brought in primarily because 
of public clamour against the levy. Since these measures were introduced in and passed 
by the Legislature, most of the Hon’ble Members are already aware of what happened 
in the past. I may, however, state some of the reasons on whch the public protest, 
strong and repeated, was based. One reason was the suspicion that the Marla Tax, 
however, well conceived or justified, was really intended as a weapon for political vendetta.
So tar as I am concerned (and I have made it repeatedly clear) I am totally, entirely and 
completely set against any form of political vendetta or victimization. In my present 
office as well as in my public life generally, I am most humbly, though most firmly, de
voted to honsesty and sincerety of motives. A good measure is vitiated by a faulty origin.
It was, therefore, that I gave any attention to the Marla Tax. The allegation that the Marla 
Tax was the product of political rather than economic motives may only be an 
allegation but I have decided, with my colleagues, that we must remove all traces and sus
picions of ma\ci fices from such measures.

4. The other reason on which the public protest was based, is that property, to
day, is subjected to various taxes. There is the Property Tax,, the Municipal House Tax 
and there are certain Central Taxes. There is , also, the stamp duty which arises, of 
course, when property is transferred. The public cla mour is ( and this has been suppor
ted by recommendations of the Taxation Enquiry Commission, also ) that, as far 
as possible, taxes cr property should all be rolled into one or two taxes. This matter 
received the attention of my predecessor Governments, also. But we have decided to 
resolve this i mportant point as soon as possible. This is why we have decided upon 
the course of action which l a m  going to announce shortly.

5. Another reason for the public protest was the manner and the method of work
ing of the Special Assessment. Some very old and undeveloped areas within urban 
li mits were subjected to this levy with remarkable alacrity, while the approach to highly 
developed areas, where prices of land had shot up to stupendous limits, appeared to 
be slow, unwilling and hesitant. In other words, the way the tax was imposed and colle
cted, also requires looking into. The tax has its justification, as I have stated before, 
as the means mainly to collect unearned increments in the value of the land, for the State 
Exchequer, specially as land, wherever it has appreciated in value, has gained in price 
because of Government policy of public investment m reads and railways and other civic 
amenities. If the tax has to remain, it is clear to me that it must come in a new form, 
devoid of political motivation, devoid of any confusion in regard to social and economic 
objectives, and devoid of any disparities, mismanagement of mal-administration. My 
Government has, accordingly, decided that the imposition and collection of this levy 
shall be suspended with effect from Kharif, 1964.

6. It has, further, been decided to appoint a Committee of able publiemen and 
legislators to go through the whole question of the Marla Tax. The Committee will 
be constituted as follows :■—

Shri Gurdial Singh Dhiljon, M.L. A .. Chairman
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1 . Shri Ram Saran Chand Mittal, M.L.A. .. Member
2. Dr. Baldev Parkash, M.L.A. .. Do
3. Mehta Rup Lai, M.L.A. Do
4. Principal Rala Ram, M.L.A. .. Do
5. Shri Yash, M.L.A. .. Do
6. Shri Charanji Lai, M.L.A. .. Do
7. Shri Gurdarshan Sinh, M.L.A. .. Do
8. Shri A mar Singh, M.L.A. .. Do
9. Shri Dina Nath Aggarwal, M.L.A. .. Do
10. Shri Kanwar Lai Sharma, M.L.C. Do
11. Shri Hari Singh, M.L.C. .. Do
12. Financial Commissioner, Revenue or his representative .. Do
13. Finance Secretary .. Do
14. Secretar y Local Govenment and Town and Country

Planning .. Do
15. Director Town and Country Planning .. Do
16. Excise and Taxation Commissioner, Punjab ,. Do
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|The Financial Commissioner, Revenue, or, in his absence any officer nominated 

by him shall act as Secretary of the Committee.
W

7. This Committee shall report to Government on points to be referred to them 
separately, before the next Budget Session of the Punjab Legislature. They will, among 
other things, consider the advisability and possibility of amalgamating the Marla Tax 
with other taxes on property. They will also, consider the manner in which appropriate 
levels and stages can be devised so as to ensure maximum return from lands appreciating 
quickly in value and maxi mu m protection to un-productive lands where the rate of growth 
is nominal or nil. They might proceed with their enquiries, town to town, project by pro
ject, or in any other manner feasible. Their recommendations will be, then, throughly 
considered by Government and, if necessary, appropriate legislation will be brought 
before this House and before the Upper House. I must, however, repeat the assurance 
that our endeavour will be to remove all oppression from this sort of tax, if at all it is 
reimposed. Our effort will be to tax-un-earned increments and to calculate these in
crements by clear and straight methods to ensure that the tax does not take, within its 
field, properties and people who need further help and protection rather than further 
taxes.

vi. Regard'ng grave and Ser ous charges of Smugling against many 
h gh Police Office s including a D. I. G.

: s rfa T  grf?5r srrq- ^  t r  ^> tt f a  ssr ^  ^  f̂tst 

5TST5TT jffaT srf jfpTT sft f̂ RT T fRTTT

f a r m  «rr f a  t  ^ rsr tt  <tctt m x  h  r

JR TTT eft jf 5TFT #  ITT! tfTCT WWRT ^  *TFRT RRT f( I

A call attention notice (No.12) was moved in the House on 16th 
September, 1964. It related to certain charges of smuggling against high 
police officers, including a D. I. G. contained in a letter purporting to be 
from a dismissed police officer, Government’s attention was drawn to its 
alleged failure to take any proper action in this respect.

I have personally looked into this case. The not'ce evidently related 
to copies of an application apparenly made by one Sardara Singh wh > 
has described himself as an ex-Head Constable in P. A. P . Enquiries have 
revealed that one Head constable name Sardara Singh, No,213 of th P.A.P. 
was invalided out of the service on 6th May, 1960. He had spent some time 
in the Mental Hospital and was also concerned in a theft case. It was found 
that he was still a mental case. This constable belongs to Mahendragarh 
District and so far as I could find out there is no police officer by the name 
of Sardara Singh from Amritsar District. Government therfore believe 
that the copies of the letters on which the call attention notice is based in 
fact relate to a pseudonymous application.

Since high officers of the police department were named I thought it 
fit to enquire into the matter myself so far as it related to the present 
Inspector General of Pllice. I was assisted in this enquiry by my colleague the 
Hon’ble Home Minister. After due enquiry we are satisfied that the com
plaint against the Inspector General of police has been levelled by some dis
gruntled elements who have tried to take undue advantage of the fact that 
the officer concerned had during one of his visits to lahore in 1961 in connec
tion with exchange of Goodwill Missions between punjab (India) and 
Pakistan, purchased a few articles of sanitary wa *e During these vis ts gifts 
were exchanged at official level and some private purchases were made by 
members o f the Delegations. This fact, namely, the purchase of these



goods by the officer, has been twisted and exaggerated and allegations of 
smuggling have been levelled in an irresponsible manner in these pseudony
mous applications. After due enquiry we are satisfied that the allegation o f  
smuggling levelled againsst the Inspector-General of Police lacks substance.

I would like to add here that the present Inspector-General of police is 
an officer of great experience, high calibre and proved integrity and I regret 
very much that his name should have been brought into an allegation of this 
kind.

So far as any other sopecific verifiable allegations against other officers 
are concerned they will be duly looked into.

I should also like to add that Government is fully alive to the problem 
of smuggling on the border. Government has made adequate arrangements 
by posting strong armed police in the border districts. The Customs Authori
ties have also their own independent organisation. I would like to assure 
the House that Government will not h sitate to institute full and detailed 
enquiries into genuine complaints of smuggling irrespective of the status of 
the persons to whom they relate, I would, however, earnestly request the 
Hon’ble Members of the House not to proceed in such matters on the basis 
of any anonymous or pseudonymous complaints as a discussion of such 
matters without verifying facts can lead to demoralisation and consequently 
weakening of the administrative structure. In this I would earneslty request 
for the cooperation of the House. (Thumping from the Treasury benches).

Statements laid on the table by the Chief (17)391
Parliamentary Secretary

Statements laid on the Table by the Chief Parliamentary Secretary.
Mr. Speaker : Now the Chief Parliamentary Secretary has to lay certian 

statements on the Table of the H use.
Chief Parliamentary Secretary : Mr. Speaker, I have got about 

25 to 30 statements to be laid on the Tableof the House. If you permit, 
I may place them on the Table.

Mr. Speaker : Yes, please.
Chief Parliamentary Secretary : I lay the following 26 statements 

on the Table of the House inconnection with —
1. Adjournment Motion (No.5) given notice of Dr. Mangal Sein on 

the situation created in election of the President of Municipal Committee, 
Jhajjar,

2. Call Attention Notice (No. 40) given by Comrade Babu Singh 
Master regarding “the refusal • f  the Halwais to lift raw sugar being of sub
standard” and call Attention Notice (No.83) given by Dr. Mangal Sein 
‘ ‘that redish sugar is being sold at the rate of white sugar at the various 
Government Fair price shops in the State.”

3. Call Attention Notice (No.7) given by Sardar jagjit Singh Gogani 
regarding the alleged discrim! ration in the distribution of Sugar quota as 
between rural and urban population.

4. Adjournment Motion (No.26) given notice of by Comrade Sham-
sher Singh Josh regarding “the acquisition of hundreds of bigha of culti
vable land under the utilization of uncultivated Land Act from Rupar to 
Harike Patan in the sutl j Canalization Scheme........”

5. Call Atte tion Notice (No.31) given by Dr. Mangal Sein “that the 
Government had allocated for lesser funds for medical College run at 
Rohtak.”

6. Call Attention Notice (No. 35) given by Sardar Kultar Singh re
garding” failure of the Government to take any action against the officials 
who resorted to Lathi-Charge on Akalis.............. ”
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7. Adjounment Motions (No.43) given notice of by Shri Feteh Chand 

Vij regarding security deposts with Government by the Country liquor 
contractors.

8. Adjournment Motion (No.44) given notice of by Chaudhri Darshan
Singh regarding the acquisition of land in the Jullundur District on the bank 
of Sutlej for reclamation purposes and call Attention Notice (No.37)given 
by Comrade Gurbaksh Singh Dhaliwal regarding acquisition of “60, 746 
acres of land situated in Tehsils Nawansher, phillaur and Nakodar, District 
Jullundur.............. ”

9. Call Attention Notice (No.53) given by Babu Ajit Kumar regarding
the stoppage of supply of sugar ration and fertilizer in the rural area under 
the orders of the Deputy Commissioner, Jullundur to those who have not 
paid chula T a x .......... ” ..

10. Call Attention Notice (No. 61) given by Dr. Mangal Sein regarding 
the encr achment by the Neelam Cinema of the open pucca space in front 
thereof.

11. Call Attention Not'ce (No.62) given by Comrade fBabu Singh 
Master regarding the elections to the Rampura Phul Market Committee.

12. Call Attention Notice (No.64) given by Comrade Shamsher Singh 
Josh regarding “the refusal of Punjab Government to give special quota of 
sugar to Hindu Families of the State in connection with the Shradh ceremo

nies. . . . ”
13. Adjournment Motion (No.59) given notice of by Comrade Bhan 

Singh Bhaura regarding.’’the non-availability of Maida.”
14. Call Attention Notice (No.69) given by Sarvshri Makhan Singh

Tarsikka and Hardit Singh Bhathal regarding the failure of Government 
”to give hill Compensatory Allowance to the workers employed at Jogindcf 
Nagar.............. ”.

15. Call Attention Notice (No.70) given by Comrade Shamsher Singh 
Josh regarding the non-implementation of instructions of Government on” 
the proper introduction of minimum rates of wages in the Textile Industry.”

16. Call Attention Notice (No.73) given by Sarda r Tara Singh Layal-
puri regarding of “First Information Reports in Urdu..........”

17. Call Attention Notice (No. 82) given by Shri Mangal Sein regarding 
the bogus contract obtained by the Sarpanch of Village Panchayat Hassan- 
pur, Tehsil Palwal, District Gurgaon for constructing a building for a girls 
primary School.

18. Call Attention Notice (No. 84) given by Shri Mangal Sein regarding the 
the embezzlement of a sum of Rs. 7315/—collected for the Defence Fund 
by Shri Din Dyal Sarpanch of Village Hasanpur, Tehsil Palwal, District 
Gurgaon.

19. Call Attention Notice (No.86) given by Sardar Gurbakhsh Singh 
Dhariwal regarding the general strike by the students of the Khalsa 
Higher Secondary School, Gurdaspur.

20. Call AttentionNotice (No.95) given by Sardar kulbir Singh re
garding withdrawing the enquiry against Shri pritam Singh Tarang, 
Sarpanch Kotharor Kalan, District Ferozepur from the Court of Magistrate 
1st Class, Ferozepur.

21. Call Attention Notice (No.96) given by Shri Balramji Dass Tandon
regarding** the policy of the State Government of allowing ‘Sub-Yards’ 
undur Marketing Committee rules resuting in smuggling of food-grains-----”

22. Call Attention Notice (No.97) given by Shri Balramhji Dass Tandon 
regarding “the corrupt practices at work in co oprative consumer’s Store at 
Nimak Mandi Amritsar.
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23. Call Attention Notice (No. 99) given by Shri Sagar Ram Gupta 
regarding “the electricity connections not being given to the Government.

Servants, who have been allotted Government quarters at Sector 28, 
Chandigarh.

24. Call Attention Notice (No. 108) given by Sardar Tara Singh Lyallpuri 
regarding the failure of Government to include 12 villages in Ferozepore 
District in any Panchayat.

25. Adjournment Motion (No.73) given notice of by Sarvshri Makhan
Singh Tarsi kka and Hardit Singh Bhathal regarding “the situation created 
by S. H. .O. Police Station Sahnewal by his certain activities to harass the 
Communist workers not to collect funds___”

26. Call Attention Notice (No. 117) given by Sarvshri Makhan Singh
Tarsikka, Hardit Singh Bhathal and Om Parkash Agnihotri regarding the 
“illegal promotions under the instructions of ex-Chief Minister in Punjab 
Roadways Jullundur Depot......... . . ”

Statement regarding the Election of the President Municipal Committee: Jhajjar with 
reference to Adjournment Motions No. 5 by Dr. Mangal Sein 

STATEMENT No 1
The election of the President of Municipal Committee, Jhajjar, District Rohtak, 

was to be held on 1st August, 1964 under the presidentship of S. D.M., Jhajjar, Ch. Sultan 
Singh ( Congress) and Shri Ram Kishen ( .B.J.S.) were the two candidates. There are 
13 members in the Municipal Committee and 6 belong to each group. Shri Raja Ram, 
a Harijan member, was non-committeed at that time.

Shri Raja Ram came in a bus with some members of B.J.S. and instead of going 
with the Jan Sangh workers to the Town Hall, he went away with his fa mily me mbers whom 
he had not met for last 10/12 days.

This attitude of Shri Raja Ram was unexpected and Jan Sangh workers alleged 
that Shri Raja Ram had been abducted by Sultan Singh and party. They started in
dulging in rowdy activities on which the S.D.M. warned them to disperse.

At the instance of the Jan Sang, a case F.I.R. 114/64, under section 365/147 IPC., 
was registered at P.S* Jhajjar and within few hours Shri Raja Ra m was traced fro m his 
house. He publicly stated that he was not abducted by any one and that he had 
received no injury. Nine men arrested were released on bail by S.D.M. This hurt the 
prestige of the Jan Sangh members and Dr. Mangal Sein, M.L.A., and Th. Nasib Singh, 
M.L.C., resorted to hunger-strike.

The Superintendent of Police, Rohtak, personally conducted the enquiry and he 
had found that Shri Raja Ram was not abducted. There was no brick-batting on the 

Jan Sangh party fro m the opposite group. In the enquiry, it transpired that Jan Sangh 
workers kept Shri Raja Ram with them for 10/12 days at different places. The election 
as fixed for 13th August, 1964 had been stayed by the High Court.

STATEMENT NO. 2

Call Attention Notice No. 53 by Shri Mangal Sein regarding reddish sugar being sold 
at the rate of white sugar at the various Government Fair Price Food Grain Shops

in the State

Statem ents laid  o n  the table by the Chief Parliamentary (17)393
Secretary

The Government of India promulgated the Sugar (Control) Order, 1963, under 
the Defence of India Rules throughout the country with effect from the 17th April, 1963. 
Under this Order, the Punjab State was allotted a monthly quota of 14,000 tonnes 
per month which was subsequently reduced to 13,300 tonnes per month from April, 
1964, in view of lesser production of sugar during the crop year, 1963-64.

2. The Government of India allotted a quantity of 667 tonnes per month of raw 
sugar to the Punjab State,—vide their release orders, dated 20th July, 1964 and 18th 
August, 1964 for consumption during August and September, 1964, from 
the seohora Sugar Factory in U.P. The ex-factory price of Raw Sugar is less by Rs 2.25 
per quintal than the ordinary grade 29 sugar. Accordingly the Punjab Govern
ment have fixed the wholesale rate of Raw Sugar at a price less by Rs 2.25 per quintal 
than that of D-29 grade sugar.
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3. The raw sugar is reddish brown in colour. It was not issued to the general 

consumers for direct consumption sugar. This sugar was issued to manufac
turers of sweetmeats, bura and patasha manufacturers, etc., only who generally refine or 
clarify this sugar and use large quantities of low grade khandsari, which is much inferior 
to Raw Sugar.

4. The Government of India have intimated that the samples of Raw Sugar pro
duced during the year 1963-64 have been got analysed by them at the National Sugar

Institute, Kanpur, and the analysis has shown the following results :

Polarisation which denotes sucrose content .. 970.980

Reducing Sugars ... 0.5 to 0.9 per cent

Ash Content .. 0.4 to 0.7 per cent

Moisture . . 0 .  2 to 0 .6 per cent

As against this, according to the Prevention of Food Adulteration Rules, 1955, 
cane sugar is fit for human consumption if it satisfies the following specifications :—

Sucrose ... Not less than 96.3 per cent

Ash content .,. Not more than 0.7 per cent

Moisture ... Not more than 1.5 per cent

Accordingly the [raw sugar issued to establishments alone is fit for human-con 
sumption.

5. Since this sugar was not being accepted by the Halwais, etc., the Government 
of fndia was requested to change the allocation from raw sugar to crystal sugar. 
The Government of India have not agreed to it in view of the very tight supply
position of sugar in the country. The Punjab Government have now decided to allow 
sale of raw sugar to eatablishments over and above their normal quota of white 
crystal sugar.

STATEMENT NO. 3

Call Attention Notice No. 7 by Shri Jagjit Singh Gagoani regarding discrimination being 
meted-out to the rural population in connection with sugar quota

The Government of India promulgated the Sugar (Control) Order, 1963, under the 
Defence of India Rules, with effect from the 17th April, 1963. Under this Order, 
the Punjab State was allotted a monthly quota of 14,000 tonnes sugar. This quota 
was much less than the State’s actual requirements of sugar.

2. The Punjab Government framed a detailed scheme for fair and equitable
distribution of the available supplies of 14,000 tonnes. In the beginning of the scheme, 
no quantum of issue was fixed and the consumers were allowed to purchase as much 
quantity of sugar as they required. This system, however, did n ot work satisfactorily 
and there were complaints of non-availability of sugar in various parts of the State. 
Accordingly the Punjab Government fixed the quantum for consumers in urban areas 
of the State at 1J kilogram per head per month from 3rd June, 1963. This quanitity 
was reduced to one kilogram per head per month from 1st November, 1963. No 
quantum has been fixed for consumers in the rural areas. The quantity of sugar 
which became available by this reduction in the quantum of issue in the urban areas 
was also allotted to rural areas for distribution there as their requirements vary from 
place to place and to whom sugar is issued according to requirements on verification 
by Panchayats. __

3. The Punjab Government had been persistently requesting the Government 
of India for increase in the State’s monthly sugar quota. The Government of India, 
instead, imposed a cut of 5 per cent on the State’s monthly quota and fixed the same at 
13,300 tonnes per month from April, 1964 allocation onward, in view of lesser pro
duction of sugar during the crushing year 1963-64. This has resulted in reduced avail
abilities of the stocks of sugar for distribution in the State.



4. Allocation of sugar to the rural areas in the State is being made keeping in view 
the consumption of sugar there during the past years and the availability of the stocks. 
During the previous control on sugar, from 1959 to 1961, the rural areas used to get, 
on an average, 3,000 to 4,000 tonnes sugar per month. During the period when there 
was no control on sugar, the consumption of sugar in the rural areas was much less 
and below 3,000 tonnes per month. During the present control, however, a quantity 
of 6,000 to 7,000 tonnes sugar is being allotted to the rural areas of the State, even inspite 
of the cut imposed by the Government of India on the State’s monthly sugar quota. 
The allocation of sugar to rural areas during the preset distribution Scheme is, there
fore, much more liberal.

Statements laid on the Table by the Chief Parliamentary (17)395
Secretary

5. The distribution of available quota of 13,300 tonnes sugar, if the quantum of 
issue in urban and rural areas is kept the same, will be as below, after earmarking the 
required quantity of sugar for establishments and special occasions :—

Population according to 1961 Census 

Present population (approximately)

Total available quota

Requirements of establishments and Special occassionse like marriages, 
etc.

Balance available for consumers

Quantity required at 475 grams per head per month

2,03,68,122

2,20,00,000

13,300

2,800 Tonnes

10.500 Tonnes

10.500 Tonnes

The maximum quantity which would thus be available to a consumer would be 
475 grams per head per month against the present quantum of 1 kilogram, per head 
per month in urban areas and about 300 grams per head per month in the rural areas. 
The total monthly requirement of sugar at the scale o f 1 kilogram per head per month 
for consumers throughout the State including rural areas, after allotting suitable quota 
of sugar to establishments, etc., would work out to 25,000 tonnes ; while if the quantum 
of issue for urban areas being 1 kilogram per head and in rural areas being 1/2 kilo
gram per head, per month, the total requirement of sugar would amount to 17,000 
tonnes per month.

Unless the monthly quota of sugar allotted to the Punjab State is suitably increased 
by the Government of India, it would not be expedient to change the present propor
tion of allocation of sugar in between the urban and rural areas, whch is considered 
the best, under the circumstances.

6. It is also not advisable to fix any quantum for consumers in rural areas as 
their requirements vary from place to place. Moreover, with the arrival of gur and 
khand sari of new production, the requirements of sugar of villagers are also likely 
to dec rease substantially.

STATEMENT NO. 4

Adjournment Motion Re. (Serial No. 26) by Comrade Shamsher Singh Josh, M.L.A.

The Sutlej Bed Reclamation Scheme was discussed in the meeting of Co-ordination 
Sub-Committee of Pradesh Congress Committee and the Council of Ministers on 19th 
April, 1962 and the decision to immediately take up the scheme was taken. It was also 
decided that immediate action be taken to issue notification under Section 4 of the Land 
Acquisition Act specifying the area and the Villages where the land was to be acquired 
so that there was no speculation raising the value of land as a result of the canalisation of 
river Sutlej with which this scheme is intimately connected. In pursuance of this decision, 
notification under Section 4 and 17 of the Land Acquisition Act have been issued for 
and area of about 1,55,385 acres in 484 villages in Ambala, Hoshiarpur, Jullundur, 
Ludhiana and Ferozepur districts. Notifications under Section 6 have also been issued 
for an area of about 26,000 acres in 150 villages. However, the possession has been taken 
of 2,500 acres only.

2. The criteria for the acquisition of land for the Sutlej Bed Reclamation scheme 
as determined is to acquire and reclaim the land which has been effected by spills of river 
Sutlej and has been lying barren in the past years. Most of the land covered by the 
Scheme is over-grown with heavy Sarkanda, Kahi, Pilachi and other bushes.
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3. Under this scheme, as only barren land is to be acquired, notifications issued 

so far do not cover the village abadis and the land which was under cultivation prior to 
1961. In order to safeguard the interests of the cultivator s reliance has been placed 
not only on the revenue records but actual field inspections by a large number of Revenue 
Officers have also been arranged.

4. As the land which was not under cultivation prior to 1961 has only been excluded, 
it is possible some land covered by the notification might have been brought under culti
vation after 1961 by the original owners/cultivators or by those who have purchased it 
from the Rehabilitation. Department. In this connection it may be noted that the 
ownersc ultivators of the barren and uncultivated land were informed by the field staff 
that their barren and uncultivated land would be acquired and therefore, be not brought 
under cultivation. Besidesin order to avoid further complications, regarding the evacuee 
land covered by the Scheme, the Rehabilitation Department has been requested to stop 
further sales.

5. Previously this Scheme was under the administrative control of Irrigation and 
Power Department. It has recently been transferred to Agriculture Department. Now 
the entire Scheme is being reviewed in this Department by a Committee of technical 
experts. In the meantime, the Director, Irrigation and Power Research Institute who is 
at present implementing the scheme has been instructed not to take further possession 
of land till further orders of the State Government. All the points raised in the ad
journment motions cal 1 attention notices and questions would be considered before final 
decisions are taken.

6. As regards the payment of compensation, the award papers for an area of 20,000 
acres approximately have been prepared by the Land Acquisition Officer Amritsar Drainge 
Circle, Amritsar but the announcement of awards has been held up for want of class wise 
rates from the Commissioners of the Divisions. After these formalities are completed, 
the compensation will be paid.

7. As regards a forcible attempt by the Agricultural Authorities to demolish the 
Gaushala of stray cattle managed by a Mahatma under the supervision of Rupar Citizen 
Committee the allegation is far from any truth.

Prior to the setting up of Reclamation Farm near Rupar the entire area was lying 
banjar and serving as free grazing grounds for the cattle of Mahatma. Now the entire 
area is re-claimed and put under crops thus debarring the Mahatma from facilities. 
False complaints like this are being made to bring about the closing up of reclamation 
work.

STATEMENT No 5
Statement injegard to the Call Attention Notic Serial No 31 by Dr. Mangal 

Sein M.L-A.
Funds.—Rohtak Medical College and Hospital was started as a Plan project 

during the 3rd Plan period at a total estimated cost of Rs. 298 lakhs (Rs. 100 Revenue 
and Rs 198 lakhs Capital). Provision made for the 3rd Plan period was Rs. 175 lakhs 
(Rs. 55 lakhs Revenue and Rs. 120 lakhs Capital) The whole estimated amounnt could
not be provided during the 3rd Five Year Plan because of low total Plan ceiling.

The Year-wise flow of the expenditure is indicated below:—
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Name of 
Scheme

Plan Provision 1961-62
Actual

1962-63
Actual

1963-64
Actual

1964-65 1965-66 Total 
Budget Proposed 1961—1966

Rohtak Rev: 55.00 3.42 16.71 19.17 20.00 32-88 92.1s

Cap: 120.00 24.74 84.87 42.81 26.00 4.50 182.92

Total 175-00 28.16 101. 58 61. 98 46.00 37.38 275.10

The other Project taken in hand during the 3rd Plan was that of P. G. I. at a to' al 
estimated cost ot Rs. 585 lakhs .
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Plan allocation for the 3rd Five-Year Plan was fixed at 310 lacs out of which Rs. 135 
lakhs were provided out of the State Plan budget for Medical and Health while Rs. 175 
lakhs was to be provided as under :—

From Captial Project 75 lakhs
Share of the C. A. 100 lakhs

Total 175 lakhs

The breakup of the provision under Medical and Health is as Under

Revenue 60 lakhs
Captial ... 75 lakhs

It will be seen that the budget provision out of Plan Provision for Medical and 
Health was less for P. G. I. than Medical College, Rohtak.

Medical Colleges at Amritsar and Patiala have been in existence since long and 
their budget is met out of non-plan allocation. For expenditure under Plan schemes the 
ceiling has to be adhered to while no ceiling is fixed for non-plan expenditure. A compara
tive statement of expenditure yearwise on Medical Colleges, Amritsar Patiala and Rohtak 
is attached at Appendix I . So far the expenditue incurred on the establishment of 
Medical College, Rohtak, comes to Rs. 275.10 lakhs (Rs. 92.18 lakhs Ravenue and 
Rs. 182.92 lakhs Capital) Break-up of this is given in appendix II.

Equipment.—All necessary equipment has been purchased and is in position. When 
a new Medical College is started for a new hospital is established a lot of equipment is 
required to be purchased. Most of the essential equipment is not manufactured in the 
country for the present. It is to be imported. Because of tight foriegn exchange position 
a great deal of difficulty is experienced in procuring foreign made equipment. However, 
attempts are being made to procure necessary foreign made equipment as early as possible. 
Most of the routine type of equipment required for day-to-day work is available. It is 
only specialised equipment required for research and for special procedures that may be 
deficient at Medical College, Rohtak.

Staff.—Resignation from three doctors working at Mecical College and Hospital 
Rohtak has been received i.e. from :—

(1) Dr. Mohan Kishan Cheema, Demonstrator of Physiologys.
(2) Dr. Harjit Singh, Research Officer, Paediatrics and
(3) Dr. K. C. Verma, Registrar, now Assistant Professor of Skin & V. D.

Except the resignation of Dr. Mohan Kishan Cheema, who resigned in order to pursue 
higher studies none of those resignations have been accepted. These doctors hold junior 
posts. Their resignations do not materially affect the working of the hospital.

No. instances of carelessness on the part of doctors have come to the notice of this 
Directorate. Any carelessness or negligence on the part of a doctor renders him liable 
for disciplinary action. Moreover a doctor can be sued for damages if his negligence 
contributes towards complication or disability. No. such instance has occurred so far.

APPENDIX I

Statement showing Budget Allotments in respect of Medical Colleges, Amritsar 
Patiala and Rohtak, Year-wise.

Year Medical
College,
Amritsar

Medical
College,

Patiala

Medical
College,
Rohtak

1961-62 14,60,020 10,57,990 8,95,150

1962-63 ... 15,28,700 11,03,020 15,20,160

1963-64 17,11,290 11,86,630 13,14,750

1964-65 20,12,680 14,10,680 26,21,880
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Statement showing budget allotments in respect of V. J. Hospital, Amritsar, 

Rajendra Hospital,’Patiala and Medical College, Hospital, Rohtak 
Year-wise.

Year V. J. Hospital, 
Amritsar

Rajendra Hospital 
Patiala

Medical College 
Hospital Rohtak

1961-62 18,49,390 20,65,430 —

1962-63 21,26,580 22,09,290 —

1963-64 21,18,330 22,48,010 —

1964-65 22,01,840 22,11,680 10,12,740

Note:— Budget allotment for hospital s attached to various Medical Colleges 
according to the beds available. The present strength at each hospital is as follows :— 

V. J. Hospital, Amritsar .. 657 beds.
Rajendra Hospital, Patiala .. 674 beds
Medical College Hospital, Rohtak .. 250 beds

APPENDIX n

Statement showing the Third Plan outlay of sub-head 6‘Health”
Outlay for Medical College, Rohtak.

Name of scheme Plan 1961-62 1962-63 1963-64 1964-65 Proposed 1961—66
Provision Actual Actual Actual Budget 1965-66 Total 

1961-65

Rohtak Rev: .. 55.00 3.42 16.71 19.17 20.00 32.88 92.18

Cap: .. 120.00 24.74 84.87 42.81 26.00 4.50 182.92

Total 175.00 28.16 101.58 61.98 46.00 37.38 275?10

STATEMENT NO. 6

Regarding Call Attention Notice (Serial No. 35) by Sardar Kultar Singh, M.L.A. 
about the Lathi Charge on Akalis and S. Arjan Singh Budhiraja on the 11th July, 1964 at 
Ludhiana

The Jatha of Sant Fateh Singh on its way to Paonta Sahib reached Ludhiana on 
11th, July, 1964. Earlier this Jatha had visited many places and at Jullundur and Kapur- 
thala; black flag demonstrations were staged against the Jatha by the supporters of Master 
Tara Singh. At Ludhiana as the Jatha came near Gurdwara Sabzi Mandi in the form 
of a procession, the supporters of Master Group shouted slogans “Mahant Fateh Singh 
go back” and showed black flags. This resulted in provocation to the supporters of 
Sant Fateh Singh and some persons including Sukhram Singh of Kapurthala gave 
lathi blows to some demonstrators. 3 persons of Master Group received injuries. The 
situation took an ugly turn and there was an imminent danger of a major clash between 
the supporters of M.Tara Singh and Sant Fateh Singh. The Police saved the situation 
with timely intervention and separated both the warring groups. There was no lathi 
charge as alleged but small lathies were used to separate the two rival groups. Government 
feels that the Police did this duty tactfull y without use of force. No person from Sant group 
with any inj /  reported to the police.

Statement No 7
Statement in respect of adjournment motion No 43 by Shri Fateh Chand Vij, regardig 

security deposits with Government of the country liquor contractors

The Country liquor licenses for the year 1964-65 were disposed of by allctrrent instead 
of by auction. One of the terms of allotment was that the successful allottee f>hall pay by 
way of security an amount equal to one sixth ofthe amount ofstill head duty realizable



on the minimum annual quota fixed for the vend. This amount was refundable at the 
end of the year, unless forfeited, lapsed or adjusted against any dues earlier. The 
Collector (Deputy Excise & Taxation Commissioner) was competent to forfeit this 
security for any breach of conditions of any license. These allotments have been declared 
ultra vires by the High Court and the Government have taken a decision to auction these 
licenses for the later half of the current finacial year i.e. operating from the 1st October, 
1964. Since the current licenses are to operate till the 30th of September, 1964, these 
securities will become refundable on the 1 st of October, 1964. With a view to avoid hard
ship to the licensees, instructions have already been issued allowing the licensees to adjust 
these securities towards their future dues, in case they or their partners are able to secure 

licenses for the period from 1st October 1964to 31st March, 1965.These powers have been 
delegated to the Deputy Excise and Taxation Commissioner lncharge of the Division. 
In case a licensee, who has deposited the security at the beginning of the financial year
1964-65, has not been able to secure a license for the later half of the financial year, he 
is at liberty to apply for the refund of the security on or after the 1st October, 1964 
which shall be allowed to him forthwith. Therefore, thereis no such thing as unhelpful 
and highly coercive attitude of the Excise Authorities of the State Government as 
indicated in the adjournment motion.

. } STATEM ENT No. 8

Statement on the Adjournment Motion given notice olby Ch. Darshan Singh,M .L.A. 
read with Call Attention Notice (Serial No. 37) by Shri Gurbux Singh Dhaliwal, M.L. A. 

regarding acquisition of land for Sutlej Bed Reclamation etc.

The Sutlej Bed Reclamation Scheme was disussed in the meeting of Co-ordiration 
Sub-Committee of Pradesh Congress Committee and the Council of Ministers on 19th 
April, 1962. and the decision to immediately take up the scheme was taken. It was 
also decided that immediate action be taken to issue notification under Section 4 of the 
Land Acquisition Act, specifiying the area and the villages where the land was to be 
acquired so that there was no speculation raising the value of land as a result of the 
canalisation of river Sutlej with which this Scheme is intimately connected. In pursuance 
of this decision, notifications under Sections 4 and 17 of the Land Acquisition Act, 
have been issued for a area of about 1,55,386 acres in 484 villages in Ambala, Hoshiarpur, 
Jullundur, Ludhiana and Ferozepur districts. Notifications under section 6 have also 
been isued for an area of about 26,000 acres in 150 villages. However, the possession 
has been taken of2,500 acres only.

The criteria for the acquisition of land for the Sutlej Bed Reclamation scheme 
as determined is to acquire and reclaim the land which has been affected by spills of river 
Sutlej and has been lying barren in the past years. Most of the land covered by the 
Scheme is over-grown with heavy Sarkanda, Kahi, Pilchi and other bushes.

3. Under this Scheme, as only barren land is to be acquired, notifications issued 
so far do not cover the village abadis and the land which was under cultivation prior to 
1961. In order to safeguard the interests of the cultivators reliance has been placed not 
only on the revenue records but actual field inspections by a large number of Revenue 
officers have also been arranged.

4. As the land which was not under cultivation prior to 1961 has only been excluded 
it is possible some land covered by the notifications might have been brought under cul
tivation after 1961 by the original owners/cultivators or by those who had purchased 
from the Rehabilitation Department. In this connection it may be noted that the owners/ 
cultivators of the barren and uncultivated land were informed by the field staff that their 
barren and unclutivated land would be acquired and therefore, be not brought under 
cultivation. Besides in order to avoid further complications regarding the evacuee land 
covered by the Scheme, the Rehablitation Department has been requested to stop 
further sales.

5. Previously this Scheme was under the administrative control of Irrigation and 
Power Departments. It has recently been transfereed to Agriculture Department. 
Now the entire Scheme is being reviewed in this Department by a Committee of technical 
experts. In the meantime, the Director, Irrigation and Power Research Institute who 
is at present implementing the Scheme has been instructed not to take further possession 
of land till further orders of the State Government. All the points raised in the adjourn
ment motions,callattentionnoticesandquestions would be considered beforefinaldeci- 
sions are taken. *

Statements Laid o n  the  T able by  the Chief Parliamentary (17)399
Secretary

*Mote.—The Call Attention Novice No. 37 appearsin debatedated 21st September) 1964.



6. As regards the payment of compensation, the award papers for an area of 20,000 
acres approximately have been prepared by the Land Acquistion Officer, Amritsar 
Drainage Circle, Amritsar but the announcement of awards has been held up for want 
of classwise rates from the Commissioners of the Divisions. After these formalities are 
completed.; the compensation will be paid.
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STATEMENT No. 9
Call Attention Notice — Serial No 53 by Babu Ajit Kumar regarding stoppage 

of supply of sugar ration and fertilizer in the rural area to those who have not paid 
Chula tax

According to the report of Deputy Commissioner Jullundur no such orders have 
been issued by him regarding stoppage of supply of sugar ration and fertilizer in the rural 
area to these who have not paid chula Tax.

Statement No. 10
Call Attention Notice (No 61) by Dr. Mangal Sein, M.L. A. regarding encroachment by 

the Neelam Cinema of the open space of the Neelam Cinema

The area between the front verandah of the Neelam Cinema and the road belongs to 
Government. Since it lies outside the sold area, its development is the responsibility 
of Government. It has been paved by the Government in accordance with approved 
plans. The allegation that Neelam Cinema has encroached upon this area in the form 
of pucca pavement is apparently not correct.

♦STATEMENT No 11
Coll Attention Notice.—(Serial No. 62) By Comrade Babu Singh Master regarding 

election to the Rampura Phul Market Committee.

In his call attention notice No. 62 the contention of Com. Babu Singh Master 
is that the Government failed in providing equal free and fair chances granted in the 

Indian Constitution to Shri Gurbachan Singh, a candidate in the Rampura Phul Market 
Committee Election held on 13th September, 1964, when Inspector, C.I.A. Bhatinda 
detained him and his two influential supporters namely Shri Devinder Singh. Chairman of 
Rampura Block, and Shri Gurdev Singh Kabishar on 10th/l 1th September, 1964. 
This contention is not correct.

Sarvhri Gurdev Singh and Gurbachan Singh are sqspectsed to be opium 
smugglers by the police.On 10th September 1964 the CIA staff interrogated them in 
connection with the investigation of Case FIR No. 258/63 under section 9/1/78 (Opium 
Act), 25/54 59 (Arms Act) and 411 I. P. C. (Receiver of stolen property) registered at 
Police Station Kotwali, Bhatinda. They were allowed to*go away after few hours on the 
same day. House of Shri Gurdev Singh was also searched in this connection. Shri 
Devinder Singh was neither called for interrogation nor detained by the Police in any 
manner.

Routine interrogation by the Police in the normal performance of their duties cannot 
be ascribed to have affected the result of Market Committee Election which took place 
on 13th September, 1964.

STATEMENT No. 12
Regarding refusal of Punjab Government to give special quota of suggar to Hindu families 
ot the State in connection with Sharadh ceremony * **(Call Attention Motion No. 84 by 

Comrade Shamsher Singh Josh, M.L.A.)

Control on prices and distribution of sugar was introduced by the Government of 
India through out the country with effect from 17th April, 1963. Under this Scheme 
the Punjab State was allotted monthly quota of 14,000 tonnes sugar for distribution to 
consumers and establishments in the State, while actually the requirements of sugar for 
the State were much higher. The State monthly quota was reduced to 13,300 tonnes 
per month from April, 1964 allocation by the Government of India by imposing 5 per cent 
cut on the original quota, due to lesser production of sugar in the country during the crop 
year 1963-64.

*Note.—Call Attention Notice Nos. 53,61, 62, appear in P.V.S, Debate Dated the
24th September, 1964 and Call Atteution Notice No.84 appears in P.V.S. Debate 
Dated 1st October, 1964.



2. Under the controlled distribution scheme enforced by the Punjab Government, 
consumers in urban areas are being issued sugar at the rate 1 kilo gram per head per 
month while no fixed quantum has been laid down for consumers in the rural areas where 
sugar is distributed by the Co-operative Societies according to requirements on verifica
tion by the Panchayats.

3. Under this scheme, sugar consumers establishments are issued sugar quota 
up to 20 per cent of the consumers requirements. Special quotas of sugar are also being 
issued on marriages, deaths and other special occasions at the following scale :—

(i) Girl’s marriage .. Up to 80 Kg.
(ii) Boy’s marriage Up to 40 Kg.
(iii) Deaths of an old person and other special occasions ... Up to 10 Kg.
(iv) Child births etc. ... Up to 5 Kg.

4. The Government of India have not agreed to allot any extra quota of sugar for 
the Sharadhs due to the tight supply position of sugar in the country. There are also no 
reserve stocks of sugar in the State, as the normal monthly quota of sugar allotted by the 
Government of India is hardly sufficient to meet the existing commitments. As such 
it is not possible for the State Government to allot any special quota of sugar on the oc
casion of the Sharadhs.

S tatements L ai d  o n  the T able b* the Chief Parliamentary (17)401
Secretary

STATEMENT No. 13
* Adjournment Motion No. 59 moved by Comrade Bhan Singh Bhaura regarding general 
strike launched by Bakery owners of the State due to non-availability of Maida

The Roller Flour M ils in the State have not been getting adequate supplies of import
ed wheat from the Government of India. Further the Regional Director (Food), Govern
ment of India, and the Licensing Authority, Northern Region,New Delhi,—vide his 
directive No. 5(l)/64-FM, dated the 18th August, 1964 prohibited the roller flour 
mills, in the Punjab to produce fines in excess of 5 per cent of their allotment of imported 
wheat(except in the case of Amar Roller Flour Mills, Sirsa where the percentage of extra
ction of fines was fixed at 40 per cent in view of the equipment at the factory capable of 
producing fines only), as also not to sell fines to any persons except Biscuit Manufacturers 
Hoteliers and Restaurants approved by the Department of Tourism, Ministry of Trans
port, approved by the Government of India great resentment
amongst the bakers, halwais and other actual consumers of fines in the State. In order 
to meet the genuine requirements of various categories of establishments using fines>the 
Government of India was requested to authorise the State Government to regulate 
distribution of available supplies of fines within the State. The Government of India 
considered our representation and authorised the State Government on 26th August, 
1964 to regulate the distribution of fines in the State according to local requiremnnts of 
each place. The Government of India was also requestei to  increase the permissible 
percentage of extraction of fines by the mills with a view to increase availability <_ f maida 
in the State. They have, on our representation increased the production of fines by the 
mills now from 5 to 10 per cent. It is hoped that the position will now sub tantial y and 
the availability of fines will improve. Necessary instructions regulati g the distri
bution of fines have been issued to the District Food Officers in the State and maida has 
been placed for retail sale at selected fair price shops in each town/place at reasonable 

fixed prices. The demands of bakers, halwais and other maida consuming establishments 
are being met direct from the mills so that no extra margin has t > be paid by them. 
The availability of maid is much better now and there is definite improvement in the sup
ply position. It will further improve by the middle of October, 1964 when the supplies of 
i mported wheat from the Government of India to the mills are accelerated.

(CHIEF MINISTER, PUNJAB) 
STATEMENT No. 14

Statement in reply to Call Attention Notice (Serial No. 69) by Comrade Makhan 
Singh Tarsikka and Hardit Singh Bhathal, M.L.A. re. non-payment of Compensa
tory Allowance to the workers employed at Joginder Nagar

I may inform the House that the position in regard to each Department is as 
under:— *

*Note.—Call Attention Notice No. 59 appears in P.V.S. Debate, dated 24th Sep
tember, 64 and Call Attention Notice No. 69 appears in P.V.S. Debate, dated 28th 
September, 1964.
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It is not a fact that the employees of the Board have been denied the concession 
of Compensatory Allowance. The Board’s staff posted at Joginder Nagar is being 
allowed the Hill Compensatory Allowance at the following rates:—

1. Class IV employees including work- 12 percent of pay plus Re 1 per mensem if
charged. free quarters are not provided.

( Vide para 1.121 of Manual of Orders 
Punjab P.W.D. Electricity Branch 2nd 
Edition, 1953)

2. Superior Establishment (Non-gazetted) 12J per cent of pay subject to a minimum
including work-charged of Rs. 10 per mensem and a maximum of

Rs 25 per mensem.

3. Gazetted Officers (with effeet from 12J percent of pay subject to a minimum
28 th October, 1961) of Rs 10 and a maximum of Rs 25 per

mensem up to the pay of Rs 350 p.m. 
with marginal adjustment in the case of 
those drawing pay above Rs 350 per 
mensem.

P.W.D., B. and R . Branch

The regular and work charged staff of the P.W.D. B and R Branch has been allowed 
Hill Compensatory Allowance at 12J percent of their pay.

Employees Under the Hydel Project

The Hill Compensatory Allowance is being paid to the regular empoyees engaged on 
the construction of Uhl Project at Jogindernagar and not to work charged estab
lishment, the reasons for non-payment of this allowance to the latter are being worked 
looked into.

STATEMENT No. 15

Re.call Attention Notice (Serial No. 70) by Comrade Shamsher Singh Josh, M.L.A. 
regarding the payment of Minimum Wages to the Textile employees

The Labour Officers, Labour Inspectors and Wage Inspectors in the State have 
been asked to get implementation effected of the Notification No. SO-263-C.A./II/48/S. 
5/64, dated ihe 4th August, 1964, issued by the Punjab Government fixing the minimum 
rates of wages in the Textile Employment, by persuasive means. However, in case of 
non-implementation of this notification and in the case of less payment in violation of 

the prescribed wages, the individual worker or the union can seek remedy available under 
section 20(2) of the Minimum Wages Act, 1948, from authorities appointed under section 
20(1) of the Act, viz all Senior Sub Judges in the Punjab. Section 20(2) of the 

Minimum Wages Act, 1948 runs as under:—

20 (2) “Where an employee has any claim of the nature referred to in sub-section
(1), the employee himself or any legal practitioner or any official of a 
registered trade union authorised in writing to act on his behalf, or any 
Inspector or any person acting with the permission of the Authority appoint
ed under sub-section (1), may apply to such Authority for a direction under 
sub-section (3):

Provided that every such application shall be presented within six months from the 
date on which the minimum wages (or other amount) became payable:

Provided further that any application may be admitted after the said period of 
six months when the applicant satisfies the Authority that he had sufficient 
cause for not making the application within such period.”
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STATEMENT No. 16

Call Attention Notice (Serial No. 73) by Sardar Tara Singh Lyallpuri regarding 
the recording of First information Reports in Urdu.

The Official Languages Act, 1960 (Punjab Act No. 28 of 1960), declared Hindi 
and Punjabi to be the official language at and below the district level in the respective Hindi 
and Punjabi regions with effect from the 2nd October, 1960. The Act prescribed a transi
tional period of two years during which option was available to use Urdu and English 
with the expiry of the two-year period on the 2nd October , 1962, a complete switch over 
to the regional languages was ordered by Government from that date in all offices at and 
below the district level. These instructions were meticulously complied with in the Police 
Department and fully proficient hands in Hindi/Punjabi ordered to be employed on all 
literate jobs at and below district level to ensure a smooth switch-over to the regional 
languages. In consequence, all work at and below district level in the department is being 
carried on in the respective regional language, except the area covered by the Chandigarh 
Capital Project, where, under Government orders, status quo is being maintained, i.e. the 
work is being carried on in English and Urdu as heretofore.

2. Wireless-telegraphic enquiries were made from all rict Superintendents of 
Police to confirm that the First Information Reports in particular were being recorded 
in all Police Stations in the respective regional language. They have all confirmed to this 
effect, except the Superintendent of Police, Sangrur, who says that F.I. Rs are generally 
recorded in regional language, and the Senior Superintendent of Police, Amritsar, who 
says that “FLRs. in all cases are being recorded in regional language as far as possible.” 
Superintendent of Police, Gurgaon, has informed that most of the F.I.Rs are being recorded 
in regional language, but some officials who do not know the regional language (Hindi) 
are recording these in Urdu. The Superintendent of Police, Ambala, on the other hand 
says that normally the cases are registered in regional languages in his district, but if the 
complainants send written reports, then these are copied in the language in which these are 
written.

3. Instructions have, however, been issued to all District Superintendents of Police in 
the State to ensure that Government policy in this connection should be strictly and 
meticulously complied with and the First Information Reports should invariably be recorded 
in the regional language.

Call Attention Notice (Serial No. 82) by Dr. Mangal Sein, M.L.A. regarding the 
Sarpanch of village Panchayat atHassanpur, Teftsil Palwal District Gurgaon.

The Deputy Commissioner, Gurgaon, had reported against the Sarpanch and the 
case is still under enquiry. The question of hushing up the matter therefore, does not 
arise.

The Call Attention Notice (Serial No. 84) by Dr. Mangal Sein, M.L.A., regarding 
the collection of Defence Fund by Shri Din Dayal Sarpanch of village Hassanpur, 
Tehsil Palwal, District Gurgaon.

The Deputy Commissioner, Gurgaon, on the basis of his report, has been asked to 
recover the loss caused by the Sarpanch, to place the Sarpanch under suspension and to 
refer the case to the police under the Defence of India Rules for the misappropriation of 
Defence Fund.

On the Call Attention Notice No. 86 by Sardar Gurbax Singh regarding general 
strike by the students of the Khalsa Higher Secondry School, Curdaspur.

Shri Gurbaksh Singh Dhariwal, M.L.A., has given notice of a Motion calling atten-
on of the Minister for Education to the affairs of Khalsa Higher Secondary School
Gurdaspur, where the Manager has dismissed the Headmaster without giving any notice nad

STATEMENT No. 17

STATEMENT No. 18

STATEMENT NO. 19
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without assigning reasons and paying him anything. It has been further stated that he 
has been turned out of the school with the help of the Police and there is a general strike in 
the school and the boys are not attending classes.

On the receipt of the notice of the Motion, the District Education Officer, Gurdaspur, 
was contacted on the telephone on the 29th September, 1964 and asked to send a complete 
report through a special messenger. From his report it appears that there had been party 
factions amongst the members of the Managing Committee, Khalsa Higher Secondary 
School, Gurdaspur, as a result of which the services of the Headmaster were terminated on 
the 26th September, 1964 and in his place the Drawing Master of the school was appointed 
its incharge. The situation being very tense, the Police had to intervene. The students 
of the school took out a procession on the 28th and demanded the reinstatement of the 
Headmaster. On hearing this, the District Education Officer visited the school immedia
tely and found that there were only 130 out of 570 students present in different classes. 
The members of the staff except the Headmaster whose services had been terminated were 
present. The D.E.O. advised the staff to carry on the work smoothly. Next morning, 
a procession of about 300 students came to the office of the District Education Officer shout
ing slogans against the present management of the school and representing for the reinstate
ment of the Headmaster. The D.E.O. pacified them and met a deputation of 5 students 
who presented their demands including the reinstatement of the previous Headmaster. He 
immediately wrote to the Manager asking him to use his good offices and restore normalcy 
in the institution. It has also been reported by the District Education Officer that some 
arrests had also been made by the Police including that of the Headmaster, but all the persons 
have been released on bail. The District Education Officer has been assured by some 
persons of both the factions that the studies of the students and working of the 
school will not impair in any way The District Education Officer has suggested for the 
formation of an Arbitration Board to decide the following issues:—

(i) the reinstatement of the Headmaster; and
(ii) recognition of the rightful management as there is dispute with regard to its

constitution between the two factions.
The Circle Education Officer, Jullundur, has been instructed to proceed immediately 

to Gurdaspur and check up the latest position

The Arbitration Board can be constituted by the District Education Officer as laid 
down in Punjab Government Notification No. 1508-EDIY (3E)-63/9282, dated 24th May, 
1963, (copy enclosed).

EDUCATION DEPARTMENT 

Notification
Dated Chandigarh the 74th May, 1963

No. 1508-EDIV (3E)-63/ 9282.—The 
Governor of Punjab is pleased to make the following amendments in the Punjab Education 
Code:—

For rule II of Appendix XXVII and clause 9 of Appendix XXVm the following
shall be substituted namely:—
(i) Any dispute that may arise between a teacher and a management may be

referred to the District Education Officer, within two months of the arising 
of the dispute. The District Education Officer shall within one month of 
the receipt of such reference from the aggrieved party, constitute an Arbit
ration Board (here in after referred to as The Board’), consisting of himself 
or his nominee and one nominee each one of the teacher and the manage
ment, for the purpose of deciding the dispute. The decision of the majo
rity of the arbitrators shall be final and binding on both the parties.

(ii) The Board shall announce the final decision within one month of the date of
its coming into existence, or within such extended period, not exceeding 
one month, which the District Education Officer may allow for reasons to be 
recorded in writting.

(iii) Notwithstanding anything contained in the foregoing provisions, the Dis
trict Education Officer shall be competent to decide the dispute ex-parte—

(a) if any party fails to nominate its representative on the Board within 15 days
of the receipt of the notice; or

(b) if he is satisfied, for reasons to be recorded in writing, that the Board could
not decide the dispute within the period stipulated in clause (ii), owing 
to the non-cooperative conduct of the nominee of either party of the 
nominee of both the parties.

Sd. C D . KAPUR
Education Commissioner and Secretary to 

Government, Punjab, Education Department.
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STATEMENT No. 20

On the Call Attention Notice (^Serial No. 95) by Sardar Kulbir Singh, M.L.A., 
regarding an enquiry against Shri Pritam Singh Tarang, Sarpanch, Kotkarar Kalan, dis- 

tric  Ferozepore.

Government only called for the relevant papers from the district authorities for 
information. Tthesam e have been returned with the instructions that the enquiry should 
be completed expeditiously. This is wrong to say that the enquiry has been withdrawn.

Statements ladeon the table by the C hief P arliamentary (17)405
Secretary

STATEM ENT No. 22

On the Call Attention Notice (Serial No. 96) by Shri Balramji Dass Tandon, 
regardingthe State G overnm ent allowing “ Sub-Yards” under Marketing Committee rule 
resulting  in smuggling of food grains.

U nder section 7 o f the Punjab Agricultural Produce Act, 1961, the State Goverment 
m ay by notification declare any enclosure, building or locality in any notified area to be 
principal m arket yard^ for the area and other enclosures, buildings, or localities to be 
one o r m ore sub-m arket yards for the area for conducting sales ana purchases of agricul 
tural produce. Accordingly the following places were declared as sub-market yards 
the S tate G overnm ent in Amritsar District*—

D istrict M arket Com mi- Principal Mar- 
tee ket Yards

Sub- market Yards

1 2 3 4

A m ritsar Am ritsar Amritsar 1. Mewa Mandi, 2. Attari,
3. Chhehrata, 4. Jaintipur,
5. Kathu Nagar, 6. Mirka,
7. Majith, 8. S.B.Fateh Singh 

Mandi.
> • Gehri Gehri 1. Sabzi Mandi Jandiala,

2. M andi Jandiala,
3. Kanal Bridge Tarsika,
4. Adda Nath Wali Khuhi 
Chanda nke.

ft Patti Patti 1. Mandi Khurd,
2. Behmni Wala Road,
3. Gharyala Mandi.

tt Ajnala Ajnala 1. Chogawan,
2. Gaggomahil.
1. Mehta Chauk.
2. Butari, 3. Bias.

tt Rayya Rayya

a Bhikhiwind Bhikhiwind 1. Algon, 2. Khalra.

ff Tarn Taran Tam  Taran. 1. Fatehbad.

The intention for setting up the market yards is that no other person or local autho
rity , etc., should establish any private market other than the Principal Market Yard and 
one o r m ore sub-m arket yards, established under section 7 of the Act by the State Govern
m ent. A s a  m atter o f convenience and in order to avoid the delay for the establishment of 

a regulated market it is custom eary to declare the locality in which trading is conducted as 
a m arket yard for the purpose of the said Act.

The proposal for declaration o f principal market yards/sub- market yards is initiated by the 
M arket Com  m ittee concerned, exa mined in this office and thereafter sent to Government 

fo r final approval and issuing notification under section 7 of the said Act. It is, however, 
kept in view that the places where sale and purchase of agricultural produce takes place 
are declared as principal market yards sub-market yards. It will not be out of place to



(1 7 )4 0 6 Punjab Vidhan Sabha [6th October, 1964

[C !iief Parliamentary Secretary]
mention here that according to the provisions of the Act, Rules and Bye-laws as they 
stand at present, the sale and purchase of agricultural produce cannot be stopped legally 
even if it takes place outside the notified sub-market yards Principle yards- The licensees 
making purchases in the villages are bound to render account of transaction and pay mar 
ket fee. There may be dealers who may indulge in the Social activities and evade the 
payment of market fee and violate the provisions of rules. However, where such cases 
come to the notice of the Market Committee they are legally dealt with-

With regard to the smuggling of food grains and evasion of sales tax and income 
tax, theAgriculture Department is not in a position to give any answer because these 
subjects relate to the Departments of Food and Supplies and Excise and Taxation-res 
pectively. It will be appropriate if information on these points is obtained from the- 
concemed Department.

STATEMENT No. 22

On the Call Attention Notice (Serial No. 97) by Shri Balramji DassTandon, M.L.A., 
regarding the corrupt practices at work in Co-operative Consumers Store at Nimak 
Mandi Amritsar

On 3rdAugust, 1964, 4 kilograms of sugar was issued to a ration card holder by the 
Sales man of Nimak Mandi Branch of the Central Consumers Co-operative Store, Amritsar. 
The card holder weighed the same at his place and it was found short by 250 grams. On 
his report a party consisting of an Assistant Sub-Inspector, Police, Inspector, Food and 
Supplies and Inspector, Weights and Measures, raided the branch at about 12 noon and 
got the sugar re-weighed. During re-weighment, the weighing scales were examined and 
it was found that some gur weighing about 250 grams was stuck to the outer portion 
of one of the pans of the csales, so that it weighed 250 grams less.

2. After that the sugar stock with the salesman Incharge was verified by the party. 
The same was found in excess by 21 kg. and 800 grams. On this, the sugar sales and 
stock registers as well as the weighing scales were taken into custody by the respective 
Inspectors.

* 3. Both Shri Balvinder Kumar, salesman incharge Nimak Mandi Branch, and
Shri Mangal Dass his weighman, were removed from service of the store in August, 
1964 and a case was handed over to the Police by District Food and Supplies Control
ler, Amritsar.

STATEMENT No. 23

On the Call Attention Notice No. 39 by Shri Sagar Ram Gupta regarding electric 
connection and street lighting in Sector 28-C

There are only 80 allottees of the Government quarters in Sector 28-C who have 
submitted their applications for the grant of electric connection? to the Electricity Board’s 
office. Out if these 63 applicants have since been given connections. The remaining 
connections would also be given in a week’s time. The employees of the Punjab State 
Electricity Board have never demanded wire or boxes from the consumers for giving 
electric connections to them.

2. Street lighting on the main roads in Sector 28-C where Government servants 
have been allotted accommodation has since been provided. The work of providing street 
lights in the lanes in this area is in progress and is expected to be completed shortly.

STATEMENT No. 24

On the Call Attention Notice (Serial No. 108) by Sardar Tara Singh Lyallpuri, regard
ing failure of the Government to include 12 villages in the Ferozepur District in 
any Panchayat.

According to the report of Deputy Commissioner, Ferozepur, there are only 5 villages 
in Ferozepur District not covered by Panchayats.

Proposal for the formation of Panchayats in these villages received from the Deputy 
Commsiouer, Ferozepur was not found complete and he has since been asked to furnish 
further information in the matter These villages will be brought under the fold of Pan
chayats sa soon as the proposal is completed.
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STATEMENT No. 25
Adjournment Motion No. 73 by Comrade Makhan Singh Tarsikka and Hardit 

Singh Bhathal regarding situation created by S. H.O. Police Station Sahnewal by his 
certain activities to harass the com munist workers not to collect funds.

Enquiries made into the assertions contained in Adjourn ment Motion (Serial No. 73) 
by Sarvshri MAKHAN SINGH TARSIKKA and HARDIT SINGH BHATHAL, M.L.As 
to the effect that S. H.O. Police Station SAHNEWAL (District Ludhiana) acted in a 
manner to harass the Communist workers to dissuade them from collection of funds for 
Punjab State 7th Party Conference of the Com munist Party of India to be held at Ludhiana 
from October 1 to 4,1964, and that he illegally detained some workers only to sabotage 

public meeting to be addressed by Comrade A.K. Gopalan. M.P., recently at 
SAHNEWAL, show that there is no truth in the same. The factual position is that the 
Sahnewal police arrested one Sadhu Singh, a Communist worker, and his “Seri” Jagir 
Singh in case F.I.R. No 95. dated 12th August, 1964, u/s/9/1 /78 Opium Act after recovery 
of 5 | Kilos of poppy husk from Jagir Singh. This contraband was found to have been 
taken over from one Sikandar Singh, son of Sampuran Singh Jat, resident of 
Sahnewal Khurd, fro m who m the police had seized a truck-load of poppy husk in case 
F.I.R. No. 22, dated 11th February, 1964 u/s 9/1/78 Opium Act, P.S. Sahnewal. It has 
also come to light that the aforesaid Sadhu Singh s/o Bakhtawar Singh Jat, r/o Sahnewal 
was a previous convict in case FIR No. 31, dated 6th June, 1963 u/s 354/353/5061.P.C. 
for an attempt to criminally assault a nurse. He was sentenced to 4 months imprison
ment in the case. Both Sadhu Singh and Jagir Singh were enlarged on bail in the above 
case much before the public meeting at Sahnewal on 5th September, 1964, which was 
addressed by Co mrade A. K. Gopalan , M.P., and they were thus free to attend the sa me. 
Therefore, it is abundantly clear that nobody was illegally detained by S.H.O. Police 
Station Sahnewal to ‘sabotage’ this public meeting.

2. There is no proof forthco ming that the S. H.O. Police Station Sahnewal dissuaded 
anybody from collecting funds for the 7th Party Conference of the Communist Party of 
India scheduled to be held at Ludhiana fro m October 1 to 4, 1964, or prevented anyone 
from contributing funds for the same. On the contrary, the Communist workers were 
able to raise such funds fro m the illaqa of Police Station Sahnewal freely and to send the 
same to the organisers of the above conference.

3. In case the H on’ble members have anything to substantiate the allegations 
against the S.H.O., Police Station, as given in their adjourn ment motion mentioned above, 
they are requested to make it available to the Government for necessary action.

STATEMENT NO. 26

On the Call Attention Notice (Serial No. 117) by Comrades Makhan Singh Tarsikka, 
Hardit Singh Bhathal and Shri O m Parkash Agnihotri, regarding the alleged illegal pro
motions under the instructions of Ex-Chief Minister in Punjab Roadways, Jullundur 
Depot.

The Statement is laid on the Table of the House.

It is incoriect to say that the pro motions of the officials mentioned in the Call Attention 
Notice were made under the instructions of ex-Chief Minister, Punjab. The pro motions 
were made temporarily by the then General Manager, on the basis of seniority-cu m-merit. 
These promotions are , however, subject to final selection by the Departmental Adhoc 
Selection Board. The Board will shortly be meeting for this purpose, and any one not 
considered suitable will revert to his original post.

The particulars of temporary promotions made are as under:—

1. Shri Gurbaksh Singh He was tested by the Works Manager, and found fit for
the post of Fitter in which he was appointed w.e.f. 
15th April, 1963.

2. Shri Mohinder Singh He joined as Store Boy on 17thNovember, 1956. He
was promoted as Assistant Fitter on 1st, July, 1961, and 
then as Fitter from 1st January, 1962.



(17)408 Punjab V idhan  Sabha [6tth O ctober, 1964

[Chief Parliamentary Secretary]

3. Shri Subhash Chander

4. Shri Prita m Singh

5, Shri Joginder Singh

6. Shri Sudershan Lai

7. Shri Krishan La]

8. Shri Bakhshish Singh

9. Shri Satya Paul.

10. Shri Dalip Singh

11. Shri Guran Ditta Mai

He was appointed as Cleaner from 1st June, I960 and 
was promoted as Asstt Fitter on 1st February, 1961, 
and as Mechanic w.e.f. 1st April, 1963. Before his 
joining the Punjab Roadways, he had worked as Helper 
Fitter in Kesar Motor Garrage, Jullundur. It is ad mit- 
ted that he is a relative of Shri M.R. Pahwa, General 
Manager of Punjab Roadways.

Before joining Punjab Roadways, Jullundur, he has 
worked against leave vacancy and on daily wage in 
Punjab Roadways, Amritsar, as Upholsterer. Before 
his Promotion to the post of Mechanic, he has been 
working against the post, of Blacksmith, Tyre man, 
Upholsterer Fitter, and Blacksmith.

He passed the Tractor Mechanic Course from Vocational 
Training Centre, Ferozepore, in 1958, and was appoin
ted as Tyre man on 6th September, 1962, and was 
promoted as Mechanic w.e.f. 1st. May, 1963.

He joined as Asstt: Painter w.e.f. 7th February, 1962, 
and was promoted as Vulcanizer w^e.f. 15th March, 
1963. He has never been promoted as Fitter as 
alleged.

He was appointed as Asstt: Painter w.e.f. 7th February,
1962, and was promoted as Fitter w.e.f. 15th March,
1963. His designation from Fitter has again been 
changed to Painter w.e.f. 1st June, 1964 as both the 
posts carry the same scale of pay.

He was appointed as Cleaner on 1st. September, 1960 
and was promoted as Asstt.. Bladesmith w.e.f.
1st July, 1961 . He was promoted* as Black
smith w.e.f. 1st. May, 1963, and was reverted as Asstt. 
Blacksmith w.e.f. 1st. November, 1963, on return of 
so me senior official fro m E mergency Transport Organi
sation. He has since been transferred to Punjab Road
ways, Pathankot, as Asstt: Blacksmith.

He was appointed as Asstt: Fitter w.e.f. 1st. July, 1961 
and promoted as Fitter w.e.f. 1st. June, 1963.

Before joining Punjab Roadways, Shri Dalip Singh has 
served as Fitter for 15 years in the Army. He was 
appointed as Fitter w.e.f. 8th May, 1960.

Appointed as Asstt: Fitter w.e.f. 1st. June, 1960 and 
promoted as Fitter in 1963

12 Shri Bishamber Dass He joined as Cleaner w.e.f. 1st March, 1955. He was
promoted as Asstt: Fitter w.e.f. 1st January, 1961, 
and then as Fitter w.e.f. 1st July, 1962

Variation in Order of Business
Mr. Speaker: Now we will take up the Substantive motion.
Home and Development Minister : Mr. Speaker, I would request that 

the Punjab Panchayat Samitis and Zila Parishads (Second Amendment) 
Bill be taken up first.

Mr. Speaker: Coes the house agree that the Bill be taken up f rst.
VOICES: yes.



I

i

sft JSU : if U TTfanc UTffST 3TIU SfUUUU UtUU eft
*rt ff? fafufsT ?rrffstt #  srquf ?rq̂ pr srrTuff ^  stuvsr sft f i t  st  |
T f ff3*r t#  tut!  vrq  zftr wt® fafuT^r urffsr u «rr fo  ^u srrc w
unft 5 cruTf pjf'Y ^  fT35?r #  ft#  #  «rf# <tt srnrjft i

He was kind enongh to observe that it will be given before the adjournment 
of the House. But it has not been given.

Mr. Speaker : I will just find out from him.

Punjab Panchayat Samitis and Z ila Parishads (Second (17)409
Amendment), Bill 1964

H3u»u arjrata ftfur ; miteu rrfuu, huT ut fesr iJteHuuflfe hhu h) 
y a s i t f  f e e  y rr fe w ' ^ m u u R j f e t B f e u u i H f f H u f e  feu* f e w  n t 

fe Huuftfe feet trfeaft uu §h unj husvtu uuf wet ts i
Mr. Speaker ; It would be better if the hon. Member 'meets me in 

my Chamber when I go there. This would help in saving the time o f  
:"f the House. ---------
' PUNJAB PANCHAYAT SAMITIS AND ZILA PARISHADS

(SECOND AMENDMENT BILL (WITHDRAWN) 
Home and Development Minister (Sardar Darbara Singh) : Sir, I 

beg to move that the Punjab Panchayat Samities and Zila Parishads 
(Second Am endment) Bill as reported by the Hindi Regional Committee 
be taken into consideration.

HBUPB U Slftu  faui ; W S §  y w fe u  WU W 3 3 , HU I H lfe u  fpfeu, 

fej fe® U^H feU OH UUF U HoTUT ft I H1 WUUt 3UUU UfrlUS UHUtw 
uluTifeW WU3U Ut UU* 5 UUT fesigs*  git^ i gi fen feu f e f w ^ :

“9A. The Council shall normally give effect to the recommendations of 
a regional Committee made under paragraph 7 of the Punjab Regional 
Committees Orders, 1957, in regard to any legislative or executive action 
with respect to scheduled matters, but if the Council is of the opinion 

i  that it would not be expedient to give effect to any such recommen-
Jf dation or that the regional committee was not competent to make any
f ' such recommendation, the matter shall be referred by the Chief Minister

to the Governor whose decision thereon shall be final and binding on the 
Council and action shall be taken accordingly.”

flcjl 3 foT UtTOt dldrttt cfHcft £  feH fe s  §  Wf ofe1 5
feH SUt feH ufe U vrantou 5 fu  UTO orrot ufetut t ....................

Mr. Speaker : That procedure will be followed.

HBU’U USUtu ftfut i oft feu feS 3IUUUU FPftlU W  U WfeW 3 ?
Mr. Speaker: It will go to the Governor after it has been disposed 

o f  by the House.
Sardar Kulbir Singh : Sir, I also draw your attention to rule 157(3) 

which reads—
“When a Bill is referred to both the regional committees under Rule 
157B and the Bill as reported by one regional committee is different from 

\  the Bill as reported by the other regional committee, the Bill may be
passed with such variations as may be necessary in its application to the 
two regions.”

g
«rt «T«r«T : w  fspr ffsfr fasruu v#ut # q te fe r  #  uro <ttu

fr'Tf tft< <T3fRt stfjt # TTT ffMT I faT % TfT f t  5TfU



[Mr. Speaker ]
C  s r e  sft qt qWtqq Chh . qqk qTffq C  qR qR*rt i mix qrffq 
% feqfqq C qR qFT Cl qRqi I

(This Bill was passed by the Hindi Regional committee 
with amendment and it was not passed by the Punjabi Re
gional Committee. After passage of this bill, whatever be the

Eosition the whole proceedings will go to the Governor. After 
is final decision and orders it will come into force.)

[Deputy Speaker in the Chair.]
mmx q T fq q iq  f k q f : srrc 3  r f r  m̂  mix, q r  i

qftaR mf^r, mx ^  w  qrqf q*qiCt |  qqfC q *q 
«rrc q q?T Ct w  m i C tt r r s  stto mix qf |  fC ^  fqq qqRt ftqqq 
qrqst q 7rt q§t faqr i fCRt ftqqq w  q Ct ^  qqqqz C hr qR 
f w  |  > wq C qRqq Ct q qq-qq fCqT qT 11 ?q $rqq q 
^q Ct CtqkRq T̂̂ «JRR5T qtqtqq fCqT fhft I JR SRq q*qR 
qRqT I I q fqfq*3R Ct Sfa? TR g fC %X[ fqq Ct ^  qpsft 
q qR q *j r r  i mx qg qikr qqqq f  Ct vs qR q qrcfqq qRt
*sx q Ck qqq qqq q fqq q qR i q q qg #q Cfqqq r̂  Ct 1 1 *pr
fax Ct qg fqq qR qrqq Ct Ctfqq q^q Ct gif Cteq qqq g> I 
Ck sreq-q qnRkr fqqrqqr Ct |  qqffo qtqt qrqfeqf Ct fw isq  feqR 
qjRt g i fqq q̂ g % qg fqq gT3R q qR gtqf «tt qq qqq q Ct qgt 
m mm qgr I > Cr r r  g>ft fe qRT qmqT qqk qrfgq C qR
qRqT i qrqfqqf Ct rR Ct rrjh  saqr fqqT qC hr qRqt i srrr3> *fqCt 
q fq r̂ m  f̂ ?qr C ti q?rft q C q R  r h  f^qT i fqqcs »•

Ct §T35q f^q q tr 4RR Ck qrr ^  ^  f̂ R qrf h 
qCffqiCq q srCCt i qp  qra |  l ?q fqq Ct ^qqrCt
C «tr qft 4rjtt qrf^ i mx qqnq f  Ct qiCfqq qrrt 4R q
sftT fqq Ct qrfw q # i C' mi 3trt qr^n ^  fqr ?rt: fqq
qR x̂ fqqr Ct f t  qq>qr |  fC Ctf fTf Ck q qqq % i q̂ t qr qx^R
q>r qqqr Rqrqq Cq ^rur i v s  C qrq q ^ R ^ T  q |s q  Ct ^tt q§t Chtt * 
?q fq  ̂ ?q iqq Ct qifw Ct q fqqT qR i

stRtClsiq Ct qqqq fes ^r r  : vs fqq Ct t̂Pr  q fqqr qR I 
mx q*Rq CtCt qrCfqq gnft m f̂ qr qR i

5PH33 Ht!S fHw 33fHaT : WZ § Wfe? WZ >^33, HsH | CqÛ H
fqq Cte Hfeircq hCdh S ĥ hr feat Htfe Rfeq % fife qt gsfi'q § 
tisfH s  cflnf t  >h§ HU3 hrt mro yufew fep  t  i rraw ussr 
frfuf 3H q 3F§H fqq w  3lt 33 I off f  u R§H feq §523 S 
3 5 ?
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Deputy Speaker: This is no point o f order.

Bjfu (HddT3 O T ?  feW) : felfet HOfed FPfbgr, dd* fed feB Udral
feroB  unut fed yfead yg?> bh! Oh ufew rft § h Ob  Hradar t o  $  
y g  arB3 gfe>ft u gfet h! i f t  afef uuhf to fu  fen feB £  b 'b
hOu b#  gudhtfTO I

(fen Ob  HddTd UdaRt feu* Of  Ui@H 3* RFU3 dF  ̂ 00  dfe) 

ql h b^ hh) d'w z s 7> : faggr ht? ^  ftfeg uft|H 3* w n f t  era fo r  

Ot, §H d* HdcTd oft IjqU ora uul 0 i (gw)

ajfu wq) : ft* gi§H t* »to3hb h w  §  crate feB'tB1' uradi at 
for ft* feft w fedB  ftfeg §  graraB aul* tfew , dra §u  fejfturagt d* u t  
(gw )

feiratmfloraFTfegr,ft*»ranygfeuiHtfounra)feroB yiraf feufen feB 
£  g fe  aiMHgfuHt o ra t  f e a u  u f e w  h ( i f e r f e d  wotHd fe u  d  fo  u ra u
ufelw HSdfe Hdtfe HH3t >Ht ftRf Udfed dt HfedfeUBUt >«aig utfetflHB
ygra feu* ufe 3* fe fesyro fedfefr&HOiddiaiBfeud fa....

Sardar Gurdial Singh Dhillon: I sought your Ruling before the 
Minister could be allowed to introduce the Bill.

h* Oaft §g bhI grgg u1 fguT u* i fen fdB u lph ut era' V ss
$BT I

3 7 ^ T  : dTT drfer dH  £  fop? F d T I  dTT $
WTdggT sntr I

(The hon. Member should not be in a hurry to go out 
and should listen the views of the Minister.)

fora Hugl i feirat Hufag raftraF, ft4 feft stub input feroB yftut 
feu urau 7? u nfaw i ftO »roauB raut ift. subct: wl rafau §0  Odd 
TO I f 0  fojf ifetHd »it USPoT HHdt fed dU WZ t  oTOUtife O d t #
3st»ft to i f § t  f> faur nl fa i u  »pg 3  cRsutSiT fed tub f  g w  npfB1,
d'dldf 0 »it flro § fedora UB t  H»Hd dt fee? H>B f  URfd »F§3 dt 
fed'tid UBt dratdt OifeugfefeRfeBtuTBtulRtnuut* gyut ti
fed ufe feg^ tpb % dlftlagi feB fed 0?1to rft i Bfro sralgra gra hOuh 
gfe* f I hOu  hub giBhift b ^ hb #dW uBi>>igraH W M ftigg d d ra § u 3  3  ̂
gnu feu ifefefe oraB d1 fedra orarat u ^  fed fedt feusB eftrat dt 
feOuu Oh oftsft 0 i

»ragradifeBl | h [fro nnuOaB h^ uu iflfegr fed urau 3» u hO fen % urag
feu feB ifh 31 u nfew  i lro^gi ftfeg ?> dfeg1dR3B ywfefe d  nra feuT

Punjab Panchayat Samitis and Zila Parishads (Second (17)411
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[q fa  tf3l]
ft fen sir Pr fm*w sul* 3fesr u w  tf <3fers fet f e  ira to f  uwgr
ftlHH ft UTO tT^ciri §H ft T O  dl^dAd JPftra ft IFHHfetUHlfecfraTTSdfM l
ureu sd  rrftra §  I n s  §  H u fe  u fts  srgj u ufegr i

3UUS 33?5 fHUI ; »F3 ft UWrfeft »fU3U, H3H I >tfHt §  fan
3 uJ)g s^ s ufcw  ft oft § h feu 3uutet f e w !  tf huu! ft ?

'FT 34rw pufft urff̂ nr ft  fft f  (T h e  h o n . Sp eak er  
w ill g iv e  th e  r ep ly  o f  th is  p o in t o f  o rd er ,)

33U S c3S  fifuj ; feuftt Hlftora H ftw , feH Ufe HU |S U  US I W3I3 
IFfl* feH §  qfefeu Uf§H W@^r Urftft U 3* Utft 3TH ft1

3W«I«FT : ft̂ r 5FTTU |  % ^  'pfT4>T Ulff3 ft 333 ft USRflUt 
4?t *ft UU 343 5TFT «Tff rffe? 3ft ffft I fTUU #  Ŝ TUrT ft ft Iff
m ix  sreur |  (T h e h o n . M em b er m ay  n o t h ave b een  p resen t
in  th e  H o u se  at th e  tim e  w h en  th is  order w a s ch a n g ed  
w ith  th e  c o n se n t o f  th e  H o u se .)

ftuus 33s  ftfui; A1 w  u*©h feu1 §fe»F ut su i1 1 ft 3ft 3 1 fefts  **•

ut ufsw ufew U* I
feuut mftcrg : 3* tu  3313* f e w  feft uu yrft uftw i (T h e n  h e  

m ig h t n o t h a v e  b een  a tten tiv e .)
3H33HHHH fHUJ UH : »FS ft W feu  *FU W33U, ffeHlft1 ffet FFfUU 

U* fW 5  feH rjrft fe^rQur ufeur U rfefeu fangr ifaig iferfeH ftfifet >)fe 

fe fr  rjtau HorV w tfeffu  fa s  fen urftn ft TFUHft u ftw  fe w  ft § h s  ifenftt 
fensw  orfiut ft uiftuu offer i fftuut s-u rsu tife 3fet gfe uh hIshuu rrfeu 
ft fttft ft feu §H f e s  feu SUt1 feus* fe  HU3BU 3 feT fepjf ft 1 UU 3 3  |fe  
feft W3HTO ft) HofK feu U^H ft FPUHft SUf W TFUt, §H 3 3 3  3 3  feH # 3  
feU*U SUf offer tF 335* I fe& feu ft ut S 3§ feft US I 3tftt ftfe HfoHU3 

H*fUU ft fefe1 f w f t  ft ?
feuftt HuTofU : 3Hf 3* aft frw ft Hfeu U I »FU >HW3 ft

uu*ft ft 3 3  3 fei3 T pft orfu f w  ft ( T h e  h o n . M em b er is  a  season ed
P a rlia m en ta r ia n . H e  h a s exp ressed  h im se lf u n d er th e  
sh elter  o f  a  p o in t o f  ord er)

HUtFtf w  fmu H*fewq.ul j w s-ft-y^rfuu  »F3 »FU3U, H3H I feuut 

RUfefU FTfeur, feus* feff Uftfet feUSS 3H3f ft VH UlJSUf 3fe* Hi 3 l §H 
Hfe HfSHUU FFfeu feu 3fe R3ft US foT feft TfH offer ttfe ? feu f e s  uftfel 
feUSS 3H2l ft IFH SUf offer I Wfe U3 3H3* 7 m , 3 U* 3 3  t ,  US* feu tF 

rF ft UtTOl ferTSH 3>fel UrfiTO offel Hi I feH <5Ul UFF3I feUSH 3H3l ft
U^3 ft UUSr §^t ®o[f 3Tj5 qgr 3US* ft fftuft feH ftft-trfuU feH ft^r fee 

gift I A* HH3UT U* fe HlSHUU Rrfuu § feu fes HrftlH $  S3* urulu* ft I



fount nutoft i fen an! yrtffefc w  watt <snf i S offer h)
offer few 9 1 (This is no point of order. However, the hon. 
Member has expressed his view-point,)

sfarrt&TTr*: fefet ftfeT feir f̂r su^srr sren | i
ottwwi : srrr ot w r  ® ^ « it jppt |  ?

(What is his point of order ?)
*f)«rtt #?r yto : fen  wranqrr srw *rf |  f e  m x  *rf *pf#nt

t o r  3r5=rar # n «rm ^  «r®̂ t arm =?rf uf *f\ft nt ft 
l>ert ^ nrnr?rr fe n?fet nrn #nr*rrff<j i ^  *ft *rrt uffev  ̂ |  fa
fernr Tfurr ^ ŝttct nt nfaspmr *t srenpr ^  ĥirt an ?RktT
t  W  fT ^ n  #  *TPT #?TT ^ T f e  | WX i fr i  <TffTF? R ff  |ft*TT I

stnsurrr : im cr f e  mv> mix |  ?
(Is this a point of order ?)

n<reTa n®nte fifuj : fount nutere rnferar, j)§ ywfen wg wnsn ®» 
ns) tTfs sn? fhfew i Pt fen »forn nn four h) far fen fa® fane fen) nfa?>® 
nwnf H iph ofe 5 _ yfeg) few<sw nifet H im nnF nfer i fen nnn fen fen 
fe urn nn ^ifew nfe nr fe )  fen nt ®t3t n hc?®t Hi fet nt §n 
f§  fen) n?> srH nfen n Here) H ifefel *te nfe nfuH ?fe n Hcrnh fen 
Ran fen >r nnr̂ r fw s  î nttfa® nrann n) nnr 1 5 7 ?® fesrQnr nfer_nr 
n*, §n fen H:—

“When a  Bill is referred to both the regional committees under Rule 157B 
and the Bill as reported by one regional committee is different from the 
Bill as reported by the other regional committee, the Bill may be passed 
with such variations as may be necessary in its application 
to  the two regions.

Hfennr HH5U f e u t l f e  W  foiTC® ofjfetW fetW FreW  f e  3  £3^  

n#3 tfeu »fonnfesidHS'auT w Horeri vitro) ferns® ofifet$‘Bill as such, 
\m nut1 nfen 3 fen) ferns® site) $ vh offer H nr ®rnnt afe H fe feH 
nr fetofn fen) tfe n) n rranr H, dfen) n® f t  <snf i

afferft RfT nn : fepfT arTnf # mv q w n ferqT
| Mfer nr rpTr? fw r $ ?

TvrerwT: tw  3f>, -OTT wt fff sttct «ft m^nn aff |

ix ?V3 nrr <1 ? ft srrei 1 (I would like to point out to  
Chaudhri Net Ram that the hon.Member does not hold a 
licence to rise and speak at every point:)

nn xm : xm w; l i  fq nn fen strt ^t fê rr |  r ^  
srfRTT # srr?w fe*nr f nt 1 1
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: tout u  ?r> tot t o t o  w to^  #  ftnr t o r o  f t o  
$ i %x hYAtt t o  t o  tfr s^ tto t o  * t o  w  htto'u tot 
tor tot i (The public have given him the licence to be 
present in this House. H e has not been given a licence to 
speak at all occasions without the permission of the 
Chair).

wY# to to?  b *rrtor toft t o e  tot? mix to to Ŷ to :
TOT«TOT : TOT TOT TO| % t o ?  TOB TOTT TÔ T Ut H

*fronr tft *r|ij srto uro * uroY s i
TOS5T |YUT fa  <TTOSfr faTO*T W t  H HY TO t o  'TO TOT |Y=TT ufTO

t o  totwh to t o  toTOT t o h r f  h ?rnrT 15ftT t o  f% t o  tot to tot 
to r TOto TO TOTO TTlto TOT STF̂ TT I UTT ^ TO? t o  toflTO iM  
t o  torr tô tt i

(I can very well deal with all these points of orders.) 
It would have been better if this Bill had been passed by! the Punjabi 
Regional Committee also. The Bill as engaged for the Regional 
Committees and as passed here, will go to the Governor. Only , thereafter, 
will it be enforced.)

four : tonsfHHS fen b fa feu fesurol to s s  
u t o  b i n  t o  t o  tto $ b uhuI f n  u t o  ul fu tr s to  utts 
cffel ?rh? i

Home Minister: My submission is that Rule 171 A(2) of the Rules 
o f Business states:

"The Governor shall as soon as possible after the submission 
of the Bill, return the Bill to the Assembly with a message recommend

ing either that the Bill be withdrawn or that it be passed in the form in 
which it has beat reported by the regional committee or in the form in 
which it has been passed by the Assembly and the message received from 
the Governor shall be reported by the Speaker to the Assembly and accor
dingly, the Bill shall be deemed to have been withdrawn , or as the case 
may be, be deemed to have been passed by the Assembly in the form 
recommended by the Governor....”

h t o  hiuti feu b hfflu suusu HTfug £ fen § h?h| u t o
T̂UH 3H f a u to to fe u  fa s  fe?>>tfTU3U utoit 1

TOTTO5IT : t o  TOTvT |  fa  TOT '  ^Y ^  ^ T  HT TO ^  t o ?  m

toTO to ft to t o  11 Now let me proceed further with 
the consideration of the Bill. (I think the hon. Members 
have expressed their point of view while raising points of 
order. Now let me proceed further with the consideration 
of the Bill.)

Hdu'u u safe f to  > w> b w fe u  to® toû u, Ash i t o  w fu u  
TOU »fU3U feu b fa UHffeH 31S HTU W fel gfefa fe§  fa fen fas §3  
ire fa V ito feUSS u to  S fen §  uttou uu feut b feHclHff U Hofei b
?n t o 4 ?
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felfelm/fan l HTOm crayld f t  tlf, s i  vP >li *)«'<£It'S I
(I would request Sardar Kulbir Singh to leave this matter 
now and let it proceed further.)

Home Minister ; Madam, I beg to move that the Bill be passed.

T̂T«Wn : STPT JTftPT f  I Snft nt
w s  srrf w n  qifaf set̂t 5>fr 11 r o  srm ^  rrtro m  nrrmt § 1 snfan:

mxr w  rosr qr rjaTter w u  |  i (How can this motion be
moved at this stage ? The Bill has yet to be considered 
Clause by Clause and only thereafter this motion can be 
put. After all we have to proceed according to the Rules 
of procedure.)

«ft rorm sft *ra m : sft |t, rot fro rorft tifro 3 ft faw n  
11 t o  sffofrsrt w r  11

roi*ror : *mr r o  t e r  <n: fanft ftwrt: #  nterr |  eft «ffa i 
(If any hon. Member may like to speak on this Bill, he 
can do so.)

a m  w i f e  r o m  > f o r  t *  u f a #  f a f l * 8 f e f r o f a s § o f o t fl*>H»ii 

w  g s r a l w  »r a r  e r r o r  j t  f t  h h }* h $  f r o  f t  f t s s  s u i  n r o  f ro *  f t i

f e n  f tra u r  s s r a r  flft f r o  ra n t f t  f tn  sffe r f t w f e f r o f t  fWHar o i g f t g  

f t4 u f b #  ra ra fe n *  i n  f t  » w  f t l  aferar r o i f t  r a f a f 'f a  f r o  ra n  i r a t e  r o t  

>Htife fe n t O ra  n  m a t ft i f r o  §  f r o  f a r o s  e t e f  f t  n»  i m  r o  f e r a  

f tfo ra  ft u n  ^ f t t  f a r o s  ow n! f t  n r  fro  f ro  f n  w lfe O fe  §  n t  >ftjn offer 
fro  §  ||tf l  ft H ftp  offer ftfe>HT f t M n n r n f H f e f r o ^ i r o n f e r  

j f t i  f r o  s s l  f e n r o  fe n  n i n f t s i r f a  fe n  f e s £  f r o  w ?  f r o  # #  i m r a  

offer r a t  f a f l f t  fe n  h a l i t e  > x m ro  f t  f r o m  f t fe ra  ft i 

h * f e n  # #  effe f t  f e i  f t  f r o m  r if e u r o n  nn l*  r o  

f a r a i  ft* 3* t e n  fe n  n t  s rfa ra  ra ft_ ra  n r  f a  i f i r a t  f a r o s  n f tn l f t  f r o  §  

f f e t e f  n r s  n fftem  offer f tfo ra  ft >ife § h  f r o  f t  w c r h  r a s  f a r o  f t 

w h fe ftfe  Oh  effet h 1 f n  n t  ^  u n r o  ftfe ! h ! »iin fe fe t f a r o s  oiftnt f t

§H ft VH offer nfebF ft I >Hn fe ro S  §  HrafacT fen sraH t ft fa

t f ?  n ftn b ra  f r o f t n l f a s v H n f t r H f e ^  ra § H  f t l  ftt e it e  s a t  f  n  w  

jqftmr r o n r  n t f e i  f r o s e t f t 4 H fn ro n r a f a u  w r  a n fe f r o r a  r a f a  f r o  £ n s  

i r o  n r  offer r a t  >ife f a r o s  rofetM T f t  y n  f t  I n n  offer r a t i  t f t  f e s r o n r  

i a f t  ornr s s l> » r t r o i  f r o  f r o  f te l  f e r o r a  s j I* f t  i

Thb Punjab Panchayat Samitis and zila Parishads (Amendment) (17)415
Bill, 1963



: TO7 fa r e  WPS m ? X  XX faTOT *fa t|  f  FT fafa TOT 
T| t  i This is no point of order. (Is the hon. Member, mak
ing his speech or is pressing for a ruling from the Chair 
on his point of order ? This is no point o f order.)

*13 RTOT : fifat fafaT fa fa l , TOTT ?TR fa  Fft ffar |  fa WF
ffar if.) frenu FTfaqr f r  far *rfa FTfaraq rarfr TOnTrurrerT fanr 
5ft 4  *3r fre?r fr tft f .?

. sm n a  : fa f̂r, fa  fre?r 4  srrfarer ram *fr fare rarq 1

Deputy Speaker: Has the hon. Minister leave of the House to 
withdraw the Punjab Panchayat Samitis and Zila Parishads (Second 
Amendment) Bill, 1964 ?

Voices! Yes, please.
The bill was, by—leave, withdrawn.

SUBSTANTIVE MOTION RE. SITUATION ARISING OUT OF THE 
ADVICE TENDERED B Y THE SUPREME COURT IN THE 

DISPUTE BETWEEN THE U.P. LEGISLATURE AND THE 
ALLAHBAD HIGH COURT (WITHDRAWN.)

*t*tc* tto*s (rafan:) '• fafa fafaR reffan, rera tot farr rer# re 
4 FRF W  g TT faRT fafrerefa frafaT  ̂FTF
ra?r rerera 1 1 res ft fan ifarer fra' f  nfafafa, nfafara *rfa 
fanfare 1 far fare rare rat; ^  fan fann ?m rera ?rera re fan re§
% nm  ren Tf? f  fa re in  fa farert firw rerar | ............

n«an tot fug : ren t  crere ren m ix ,  r e n  1 4  rera % re. refa  
nrere ^  fa m w  refre faq- nrn re fan v|  |  ?

Deputy Speaker : Will you please repeat your point of order.
fare fa g : ffafar retre refgre, ran mvtz ren mre re |  fa 

nrn ft trar.wsT 4 x%4 rerere re fan rent fa fre?T re farerare 1 1 fan
fa t« R  XX 4\X *rftPRT fa fanfaT fa? re F re ^ re fa n n  ^  

fan TOS *TR fa 1 1 TOT FFT n?n 4 famF! qff ? 4 %$ XX
utt fa fafar nmnr 4 fa fft retire re fa |£ rer fan fa 'fa? re ^  
?r TOTTt fan fa fam r̂r mtm |  ? w n  mx fa fagqr *tr f  
ft fa 1 will bow before it.

■̂ TTTOWT : i??T 5R3 % 7?^T |  fa fa  ’TTR 4 ^ X  f  ^
?tto q'ra fa 4 t# 1 1 (Most respectfully I have
to point out that the Chair is being given uncalled for 
guidance in respect of rules and regulations by an old 
parliamentarian.

H3U** 3I3UTO fHUI : »TO t  1 TF^

ffara1 w iV  <Hfe»(T nfe>HT?J, §H f?ufen fan7 dfbw 9 fsr fan 4" a w  if  
fe s tJSi frlfa fau Oug 33 Z&WZZ 5raV?tH3 fa faU32 fa 3,
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' SUBSTANCIVE MOTION RE-SlTUATlON ARISING OUT OF THE ADVICE (17)417  
tenderd by the Supreme Court in  the dispute between 

u .p . Legislature and the A llahabad H igh Court

t  g fu H  u t a f}  »? H  w f t 1 © h  h p u u u h s  ©} u K ra ?  §  d  fe n

f e n  f o r  s ra s  u y §  h *  h o t  5  i fe n  B u t  » r a t  ©  H 3TOor g f e w  i 

U U  w f  &t UU U f f o  f o l  fa H  5 } H  h u h } » F § T O }  5  © H  3  H B B  B U I O f o  

t  >jfu m i  §  fe n  y ru  c& u h t  b #  5 ...........

3TOSSSTT: H R  W H t s t  |T HH TOT |  ft?
¥}HTTO £HT TO %  T£# TOTOU TOT TO? T?t HftPT sjrt fTOTT TÔ TO I
(I am here since the commencement of the sitting and I 
know that it had been decided by the House that this 
motion given notice of by Comrade Ram Chandra would 
be taken up first.)

HUtTO mUHHS foul ; ir  3TPt 7H5 fo l  Ararat oTUHT Uf UUH1 
MUH cran* TP fo oFUUUHB W  HIW feWFUBU 3 >HU efoH HTO ufa
f w  3 1 Now it is the proper time to discuss those reports.

u*TT«r«n : HTOHk urftr qff to} ut h fufbr
f>1r i (I shall extend the time of the sitting, if required.)

tth : fW r  FfoT to^ to, err 4 tot r t  to........

TOH fU?> : HT-T F CTOTO HPT> HTTO. TOH........ I

3<TfSH«Tf ; BTOTT TOTOTO f© | .............

Captain Rattan Singh: This is an insult to me. I am on a point o f 
Order, Madam.

Deputy Speaker: I am sorry, I am not going to allow so many 
points of Order.

Captain Rattan Singh: I stand for the Rules to be observed in the 
House. If there are any Rules they must be observed and upheld and 
it is for the Chair to uphold them. I am not standing or raising the point 
o f  Order unnecessarily.

U<TT««jTT : H  4  H P T  (T T ^ T  W t *F £ i |  far T O  H P T  T O  H f l  H | W U t  
|  H I  H P T  TOT T TOT W  TTt TFTOT it t o  T H H H T O T  T O  H TO T f? p r ^  ^

f  i hpt ®frr hItott i (As I have already told the hon.
Member that I am grateful to him for guiding me, an old 
Parliamenarian, to observe rules and regulations.)

TUT TO? : TO 4  HH r|T TO. . . .  I
Captain Rattan Singh: I again rise on a point o f Order, Madam. 

On what is the hon. Member speaking? If there is any motion, subs
tantive or otherwise, he should first move the motion i.e. he should read 
that out.



: 313 3^ («PPT^ TTM 3>f HTH? H ?nq 33 4 3%
|R(f ^ m i  'T̂r -fr4 i (I can put a motion before the House
only when the hon. Member (Comrade Ram Chander) has 
first moved it.)

m m s  tth v s : f ^ i t  nfrm h 3? nter? 3 3  «m3r %—
“Whereas the recent advice tendered by the Supreme Court of India to 

the President of India, vis-a-vis the dispute between the U.P. Vidhan 
Sabha and the U.P. High Court has adversely affected the privileges of 
Legislatures in India, this House recommends to the Government of 
India and the Parliament to bring about necessary amendments to the 
Constitution so that the dignity and sovereignty of Legislatures remains 
intact.”

fm?t m m  mffsrT, m m ? ^ 3f? fmmr f l i  f  ?fk 33 «rr ?rm 
h 33T3? f-T̂ r̂ cr mmr .

gjfn H3ul : On a point of order. Madam, fun grf ufas* ^
WH?> »P5t 5Tt § H nfe fHf3H33 HlJH 3 >fU3 H’fcra1?) 3’ST fSR3tT oil si Hi
for fen i s  fsHafs § fen 7? §3 cfty m i i fn  i s  feR hot*? § sju
33 fe3T f3W Hi I 33 it H* ntojtHS £?33t 3* fe fHH 3 fSH 3*5 H333 3T 
333 I

33T«3«iTT : 433*3 3Tff3, 3FT 4?t 43T 0 3 ; |  ? (What is the
hon. Member’s opinion in the matter.)

333T3 Xm V S  : fmfi HTf|3T, W£ 3f3HT 3Tf#qT3? 3 33
prr, ftFf* qrfefaTi? 3 , m mm 3 mfmTTi? i  3*mT3 3 333 3hT3T3

ffTTT | 3 3  f?3 3 t f3 3  3T 3lf^3 3 ftpP f W  |  ?3  3T33 3T
3 ff fq>3T 33T 3T 3f?F 3^ |3T  3T 33 3RT? i t  T3fe333 ¥

3>T ^ x  333 fa  3*  fmrr 3FT i t*  313 3  f33  333 33** 3 *  f33T 3flt? I
It is not a judgment in the proper legel sense, mm 3 3  m t 3r?f 

i  3T3* 3  3km § 3 3  3t HIT 33 3T 3T3t3 3 *?r ?t |T3i i 
31 3?5fl : 3* t eft 133*3 |  I

H3^3 wiH3 frfui (hhrw) : On a point of Order, Madam, 
felfet mfl33 H iw , >H3tt fen ft fe  M3I3 33l 31*53 cff*5 3*53 nfeHt Bt fe*5 3  

FFfelH ^  W% 3* W 133 W Z  »T333 § 33 effet rT Hol^l ft I 3* H* 

1)131 o (W  fsr §H fB3 fen HHTBi 3 3 ^  3 #  Hi offer few  1 §H fe3  
fen Ihb1 nfew rftfn fennfe nferrâ Hfe hh3 $ 3n§3nfferraH nfet
tF Horel I >H3in HHHn’fe? HH3 ^  33 § W  3* feHolH nl3t TF H33ll I
fen vfw lit. fitra hit fin feHnH nfew, nffet Hnnn tinf, Hfe fign 

i fen nar >nfnK hh*5t tl i *rain wfe m is finrn Hfen f  ^ Hoffe 3̂  
wfe t  fen Ihh §  unn3 fin HtTfen n̂ fei i (Mr. Speaker in 
the Chair), mffera FFfera, ^afe mfhn §  fen mts §  fesferm sn^
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Su b st a n t iv e  m o tio n  r e g a r d in g  sit u a t ig N a r is in g  o u t  o f  (17)419
THE ADVICE TENDERD By THE SUPREME COURT IN THE DISPUTE 
BETWEEN THE U.F. LEGISLATURE AND THE ALLAHABAD HlGH COURT

efalF fu UT§H fen £ feHUH ut UU I Rrf Ufe 3* Wtt UUS
feut TPU I feU Wist UHfeu $ uaft H3f HHFUr 5 »f§ HUuIh UUU 
§ feH 3<F Ut wfe feHfeHUUUUS UUf UÛ  I feH feHUUfeu J?U»fU 
feu SftTHSUU feu HUUfe gfet  ̂ ggf HHUfeU ufe Mfet 5 HR UU

*“  S3

d fe d'yfeH gfe wist afs orfe nutt m3 i£uu umtuuuu 3 yujaT
HUttl

3 W 3  hhru ftfui hst (auu) : nvtuu rrfeg, ft* HdU'a u u w  ffluf
ut 3" H fe HHUUtMH § feu3 #  HUTU US, §H US fefH US fe Hfet 
UrUStHSUt feHUJHt feu SfeHSUU ut HUUUUt 3 ĤT yfrU fip>T 5, Û H 3 
fyfeSH 3 lfUU*?r flw 3 fan UU3 HUtUU LPUSlHS § feu3 HUH HUU cffes 
ife, ST Hf*Hdd § ufesr fw  fe UT§H § fijfefeU U1 feUMA' ufeMT 3,
WRIT H1 fê T 31 feH Ut feaUHT Ut W1 3Uf Ht UUUT I ^  ht§ inuutMT 
Uh>fT W  5 S3 t  Hfet MHfest fes 3 wist ufe 
M3 MRIS HSU ut HUUrU § UU fe §H 3 feUR feu UUt U3I MHfeHS few t 
ufe fun 3TS fu SfeHSUU § UUt ut HcTTO grift § h3 I Uiftu FFfeg 3 
yrggt Sfeu 3 MfegrU UUH 3 HUU H'fdH S feH HHS S fetso* UU SS 5 
Hflgu Adi UUcU ti'Jlu1 I d'Gn S feH § d'0 TTUU UUS UT HU1 HUU 3SI

• ip —  ■ 5?

g ife  Hfeuf : vt fe u  suf fuur f e  fe n  §  gfeH s u f  u  hu3J, 
Pr uf fegg feufnu Ut3t Fit fe MUIU feH 3 UU HU3 US 3T SsT 3SI 
UT§H M3 @H 3 Hfegr § ut fH37̂  UUUHS feu UUST Uiuf US
Wf @H 3* Ut fe w  UUSf UTÛ UT | HTF HÛ  d fen HUU § feHUHS UF 
Gh US Ut feu fuur pft fu FTO H'fugrS adit 3UT feTHfet UU SSI (feuis) 
fUWrtHTfeUufefeuHlFTUU feH 3IS § § feur Uf fu feu HTUT HTHST UU1 feufen 

mu” ut urs feus urst aoI 9 1 mhI hhuIh uuu  ̂ uhs § gfuH uust
d, WfS ufetUH f  Hddl'dof UUS Ur c i^  sjugr 0 | HW %  ĝ T 5§gi 9, 
UtftMT HUU sfeHSUU UtMT UHtfeUTH §gsM  OsuitMT I feH su t fesr HfetMT 
ufer s  feST gfeH UUS 7PB wfe yut SUT q̂gfeH su f UU Hururi feu 
feu gur afesuru § u r|s t @sust s rs  ^%»fT ufeijfr Hthst d i fen § gfeH sut 
yut feMfet ust ufetut 11 ffs uut feHfefufu ats uuf gust ufetut.........

uto ĥ trt : On a point of order, Sir. ferg
u ru  <rr f t  ? f t |  ? u r u t u f  u u  f e u a  *rf f e u f r ^ r  u r  fe>T u u  H tn u  ^ t
u f u  sp u r  u  jm iu  u u  ^ r f  u l r  ^frf u t t t  a f t  |  i

Mr. Speaker : It is all right. The Hon. Minister has given one
view.
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ajftj : HHt T O  9 fcf rTH Fn-F »f'% 3* feH t  ^
fsW'olHA c?§ I 3o13 cSUt1 tf, 3HF feH tHH § SUf UUH 1=13311 foft
33tH §  ug% gfbH 333  W  eft Igifê T ft ? |  W&  ft feH SSt
feH HHS ?3S HHfeH 3U^ 33 H33t I

Sardar Gurdial Singh Dhillon (Tarn Taran) : Mr. Speaker, Sir,
I would like to speak in English because these proceedings might go to 
other places and the people there may not be able to understand our 
language. I am speaking in English not because I am very fond of this 
language but because of the circumstances............ .

Mr. Speaker : Does thehon. Member want that this Motion should 
not be discussed?

Sardar Gurdial Singh Dhillon : I am of the opinion that some 
other alternative may be found out. I am going to advance certain 
arguments in favour of finding out some other alternative.

Mr. Speaker, Sir, the issue raised is not only concerned with one 
particular Legislature i.e. Vidhan Sabha, Uttar Pradesh but the matter 
raised and the issues created by the Report of the Supreme C oui t on a 
Reference made by the P esident of India under section 143, Part I, of 
the Constitution have vitally affected the rights and privileges of all the 
Legislatures. Mr. Speaker, you know full well that the whole concept 
o f the sovereignty of the Legislatures has undergone a great change—the 
privileges and rights have rather been assaulted. I do not want to attri
bute any motives but in may humble opinion the High Court and the 
Legislature of U.P. were both parties to the dispute. This is not a common 
phenomen n. If we study the history of the development of Legislative 
procedure of U.K. I am confident, you must have already studied that— 
we will find that there was a long standing dispute between the judiciary 
and the Parliament for a number o f years—rather centuries.

Comrade Ram Chandra : Mr. Speaker, on a point of order. I 
would like to know whether my motion is under discussion. If this is 
under discussion then I would like to speak first.

Sardar Gurdial Singh Dhillon : If the hon. Member is not with
drawing it, I will speak afterwards. But, if he is going to accepi the sugges
tion made by the hon. Home Minister, then I have got the • ight at least 
to put some alternative suggestion. I have no right to spe k fi st if the 
hon. Member has made up his mind not to withdraw it. Th whole matter 
rests in his hands. If he is not prepared to withdraw it, then I resu.ne my 
seat for the time being.

Mr. Speaker : First of all let us find out whether he has made up 
his mind to withdraw his motion or not ?

3*3 33* : 3 1 %  Hit 33 33 | f% 3SJ 33 53 3353lfk3

3*33 TT 333 | 33 53 3T3 3T *331" | fap 3*333 3T 3T33 3133 33 331 
33§ ft 3§3F3 | I 3'3*£r333 5ft 33T3 2, 313%3 1 9 4 3 3 3 T %  3f33333 
«fft 3l 3133 3T5 * 'f3 3  f  33 3ft fft3I53 3ff i w  33T | fo 33 3* 3$T 
tfk  33 533>333 i|T3i 3 k  3§ 3R3 3|T 33 | I 53 33 33 3^

f33>r53 3 f%3T 313 3T35 5333333 3 313 ift 313 %  I 3|
f33q;33 35153 f t  |  53  fcro; 3 |3 3 T 3 ^ 3 r 3 f f f3  53 3>53«^f33T 33? I



Substantive motion regarding situation arising out of (17)421
THE ADVICE TENDERED BY THE SUPREME COURT IN THE DISPUTE 

BETWEEN THE U.P. LEGISLATURE AND THE ALLAHABAD
H igh Court

qfa qqr h *rf ^qrc srr?q fqfqqqq h ^  «rr ^  rrc qf q qkqrqrT 
{%tt | faT ?q fr qrq qiq qf |  fa  qq qf ^iqrcfaqrq qr> srquq

faqr qraT |  q> qqff qfaqqq^r qr> qfar fqqqT f  qqfr vrq; W rtt 
sfR# -f.T i qqR q qqr qrqk qwrqRqfrf ?q w m  qgqq'i qq fqqR qRq 
£ fan i q k  qq^qfff qqr qqqqq? qRqrfsrr qf qfa k  tit #  q'r srrqify i 
q>qf fî rtff £  qrqTiq '̂r ?;#■ f  fa TfafafaT qqqqr ^ qq?q q fqqR 
W qq I fa- fair $q‘ qf Vot XX q̂  t  fa Sq qkf STTcT vx fqqn: 
faqr srftT q k  ?;qrfr qqfqq# qTfiqiqq qn{ i ?q qr|T £  sqfkqq *r q"r 
qqr  ̂ qR qpfa f  qk  qq #  ttt #  qqrq f  qk  fqqn: I fa qkrr p,r j i  qf p;q 
qrqfr qqr qf qrq i qq faq A sq qfqq At qq qRq qr# w  k  
fa q?_ ?q q'rerq qrfqq # A i qqq qr-f xx A qq faqqrq
;nfa qrr qkn fqqqr i q k  fq q̂ s; qrqf qrqf rtt  ̂ qffa | ^  
m  x% qrqk qf fqqR qR faff q k  q k  q qf k ik  m qrrqf i

sff q.q$T : qqr qrr q £ qk q qk? faqr |  qpr t o  # 
qk q qfqq qq hr t  i (The hon. Chief Minister has suggested
about the setting up a Committee. He may please move a 
motion to that effect.)

qqq qkf: A eft qfr er#?? q.Rrr % fa faR- qtT qftfa?r A
TTfr-qRTiH for* st f[jT  ?rre A\ BiRer Rî rfr k  qfajr

qqr f  i
«ft *m?r Ah ( Ttgem?) : k  rr̂  ?i|q irmaT |  ?rtT %h fan jfar fat^q

| fa qit A  ft faer^' ^ r ti •■qrf̂  i TrfaqT%r f  qfaeft f
qTT̂ qr 11 f  er faiT faTT gfTR I  fa  A  ETftq if TTsp- I'CPT jp f̂ -(T tt̂ 7 Eq-5T?r

Hxn fanrr ̂ rn ?rrfa %h qiifar tt f ^ x  k  ̂ rr m  i êr̂ rqer ew «ft TOf
O

B‘r?qf k  qrqefr r̂r Tft f  êr qft faffa vft m srrqqt sfk ?rr?k?̂  qr^ff qft
qfar fq#qT qq# faqRqq *th qr i q qq f  qqt ft qrqqr qr̂ qr qi^qr qr i 

Sardar Gurnam Singh (Rai Kot) : Sir, this matter is very grave and 
serious. As the Leader of the House has put it, it is really premature to 
discuss the matter with any advantage unless we have seen and thoroughly 
examined the opinion of the Supreme Court. Apart fron that the proceed
ings of the Lok Sabha, as they appeared in the Press, show that the hon. 
Members of the Lok Sabha themselves have taken it up very seriously 
including the Law Minister who said “there was a deep erosion on the 
privileges of the Members o f the House.” The Parliament probably will 
be considering the matter with the help of constitutional lawyers 
there. Even if  we take up this now, there is hardly any time to do justice 
to this subject. I would, therefore, endorse the view of the Leader of the 
House in asking the Mover o f the Motion to withdraw it because no 
purpose would be served by a discussion which really does not go to the 
roots o f the subject.
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[Sardar Gurnatn Singh]
I would, therefore, Sir, through you support the proposal made by 

the Leader of the House for withdrawing the motion.

Comrade Ram Chandra: While I feel that we are perfectly entitled 
to discuss this issue, I find that the Leader of the House and the Leader of 
the Opposition have agreed to a suggestion that a Committee should be 
appointed to look into the matter. I entirely agree with this suggestion and 
withdraw my Motion.

fHW HH (UHH) : P4 *fUH W  fo W  HHcft tit £ 

UUt 5, H W  Ut dldldd1 H W  UHH U§ HU7 feU HHUl

tF% fp HHUH7 U7, fH 7 feu HHUfa HUH Hfe U I feu dfe UU 

fUUHt W ufe^7 i W  U7 §U feU tf fH d'Hdd HUTS' pH UU7 £ fen HUH 

Ut »rfUH ^HH7 fH feH UTUfe P W  § HfeU H'fUH'A' U tW JSl

Ufe t s t  H'USUT I feH SUtfeu HHUl HHH HS7 feHt tT7# HU HH H3Ut tft 

feH UrfH H H feH UT§H fetW'H UUU W fe W

viiQuit i fen u7 >hhu feu uum7 fe unut febtf7 HH^fer § 3  Hfeu h 'RjH‘6

HH H WUH feUR 3  HHHUT I

HUtFU IdfU W H  fitful fes4 : (HUH Hn3H) : HU7 Ut HlflUU FPfeH

feU fuUTU 5 fH FFH HSf rltttll 6HW* Aol HUH7 ti'Jld1 I TJffeu 150 HU Hi

tTUHfe 5, 2-2^ UTPU HU tf! ulHUU 3, H4 U7U.H7 U7 fH HUt ITH HHUt HHUU 

HU feHt rFU frlUHt feU FFUt fUVUU H UH I FFH feH § HUH §tft cVii 

H5H7 Hut4 ufefe7 I Htu HfUHUU HTfUH 7> H fed1 U, feu fee? HUt ut Hut 

HttT 5 fe feu HW-fS7 feH HHUt 3  UU7?? HUH7 ufefe7 & I H fed H"HU H'fey'rt 

r̂r cfUH7 5 H7 ©U WVHI d'H 3  HUH7 5 I UUHtT WUUUcTH fuu *Hh T 

nut ut ufe w u u  Oh 7 Huf h u h I i

sft tft^TUTU (UUTUT) : u fm H r r ^ H  ^IUTcrUTUUTf fp UUUUTUTf^T

u uu sm r ^  I  r* * *  ^  ^  ^
^  q r^ H r|F rf « i ^ 5  ^ u u u rr  u fT q?snun u ^  wt "R |

feiu H |  ITUU H Uflf |R f  Rlfef7 I UT TTUUU feuP UTf̂ UTU

U T< fer %U ^  ?URT H UTT nr ?UT U r^ T  i  ! UT TTH Pcqfti  % HlfeTT U *
u t ^ T U ' T f i - t '  ^ fR T H  i4 3 -1 4 4 U U W | l^  UUcRfHHTtT 

fTHtH 5pT ^  <T? U #' ^  ^  ^  ^  ^  HdTRUU Uff U^U, Wi ^

UHTHfVu UT UR **  *  ™  A ^  ^  * * ^  ^  #
Ct u ^ T  * pt ftHH | ^  ™  3VS feURT 11 srvfT w

UTf̂ UTU U ?U ^  U UUTfeU* ?mT TR PRH fTTUT |  ft: UTR fU ^
^UTUU ?T UR  UT UT I V UcnfcU* U UT W RU5U UHT UT,UT | , fP



Substantive motion regarding situation arising out of the (17)423
ADVICE TENDERD BY THE SUPREME COURT IN THE DISPUTE BE

TWEEN the u. p . Legislature and the Allahabad 
H igh Court

a p p o in t m e n t  o f  a  c o m m it t e e  to  c o n s id e r  th e
SITUATION ARISING OUT OF THE SUPREME COURT’S
ADVICE TENDERED IN THE DISPUTE BE' WEEN THE 

U. P. LEGISLATURE RND THE ALLAHABAD 
HIGH COURT (MOTION ADOPTED)

afar, fas aaa a sirs 'fa ir aaa ia fa fan sis at aft kti a if  st aa
sir areia ft Tf stsi 1 1 a aaaai f fa is  aa far a'<f a afat fa sit
iafR faf ara afa i is  a ssi srffs a farm | :

“Whereas the recent advice tendered by the Supreme Court of India 
to the President of India, vis-a-vis the dispute between the U.P. Vidhan 
Sabha and the U.P. High Court has adversely affected the privileges 
of Legislatures in India, this House recommends to the Government of 
India and the Parliament............................... ”

Comrade Ram Chandra : Now, Sir, when my motion is being 
commented upon I will have the right of the reply to the debate.

Mr. Speaker : The mover has already withdrawn his motion let us now 
take the sense of the house.

afaa sis : a aTaar f far ffa a a an ar fa far is  fiaa a afar 
fa tt'-pi -rrfar |  i

W fla SH'3 : HUloiB H 'ffa, Oil s e t  n f a  TJ §H f a "  f a  cfaHSB — SB
srafanaa? fa fa t anyaa HaTOf) nfa fa fan  £ u s  fan § aars
a THf m ifa  f a  f a a  an fefa a t  i

Mr. Speaker : Pandit Ji, I think it would be better if I put it to 
the vote of the House.

«rt a“tfa srs : I will wind up, Sir, within two minutes, 
fa a a q§s Tfr ar fa if s i  ia fa it f fa is  ama a fat frafair fa 
fair afaifn't fafn; i af Haa faifan aarr f fa if  tfafaroa fa | ...

Comrade Ram Chandra : Sir, as my motion is under discussion,
I should be allowed to speak on it.

_ Mr. Speaker : Since Comrade Ram Chandra is not pressing for his 
motion, let us now stop discussion on it.

afa aim ; a eft to? far mar f tw far fafa -afar fat f> afar i 
faffa far f raa a afar fa afar |  afa aa fr fair afar tot f raa ̂  aiaa m  
anar g i a aft afafar' ifr ar fa gafa faaa at farafar jafaa f, ia 
 ̂aarfaar aa air fa afar fa  ffara ia a to  a fa", aa an faf aft aia aft 

aa afar i
Mr. Speaker : That is right. But, it is now over 6.00 f.m. and the 

House is to be adjourned at 6.30 p.m.
Now, I take the sense o f the House. Is it the pleasure of the House 

that the hon. Member be allowed to withdraw his substantive motion ?
Hon. Members : Yes, yes.

The motion was, by leave, withdrawn.
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Chief Minister (Shri Ram Kishan) : Sir I beg to move—■

That a Committee consisting of such Members of the Assembly as 
may be nominated by the Speaker together with such associate Members 
of the Punjab Legislative Council as may be nominated by the Chairman 
be set up to consider, in all its aspects, the situation arising out of the 
Supreme Court’s advice tendered to the President of India in the dispute, 
between the Uttar Pradesh Legislature and the Allahabad High Court 
and make a report to the House before the next session of the Legislature 
The procedure etc., to be adopted in the meetings of this Committee will 
be as the Speaker may determine from time to time.

Mr, Speaker : Motion moved—

That a Committee consisting of such Members of the Assembly as “'may 
be nominated by the Speaker together with such associate Members of 
the Punjab Legislative Council as may be nominated by the Chairman be 
set up to consider, in all its aspects, the situation arising out of the Supreme 
Court’s advice tendered by the President of India in the dispute between 
the Uttar Pradesh Legislature and the Allahabad High Court and make 
a report to the House before the next session of the Legislature. The 
procedure etc., to be adopted in the meetings of this Committee will be 
as the Speaker may determine from time to time.

Mr. Speaker : Question is—
That a Committee consisting of such Members of the Assembly as 

may be nominated by the Speaker together with such associate Members 
of the Punjab Legislative Council as may be nominated by jje Chairman 
be set up to consider, in all its aspects, the situation arising out of the 
Supreme Court‘s advice tendered to the President of India in the dispute 
between the Uttar Pradesh Legislature and the Allahabad High Court 
and make a report to the House before the next session of the Legislaure 
The procedure etc., to be adopted in the meetings of this Committee will 
be as the Speaker may determine from time to time.

The motion was carried.

THE PUNJAB LAN D REVENUE (SECOND AM ENDM ENT) 
B IL L -(W IT H  DRAW N.)

Minister for Home and Development (Sardar Darbara Singh): 
Sir, I beg to withdraw the Punjab Land Revenue (Second Amendment) 
Bill.

Mr. Speaker : Is it the pleasure of the House that the hon. Minister 
be allowed to withdraw the Bill ?

Hon. Members : Yes. Yes, please.
The Bill was, by leave, withdrawn.

ANNO UNCEM ENTS B Y  THE SPEAKER.

Mr. Speaker : Under Rule 254 o f the Rules of Procedure and 
Conduct of Business in the Punjab Legislative Assembly I nominate the 
following to serve on the Rules Committee for the year, 1964-65.

1. Speaker— E x officio  Chairman.
2. Sardar Darbara Singh, Home and Development Minister.



. 3. Chaudhri Rizaq Ram, Public Works and Welfare Minister. . ;
4. Shri Ram Partap Garg, Chief Parliamentary Secretary.
5. Sardar Gurdial Singh Dhillon.
6. Dr. Baldev Parkash.
7. Babu Bachan Singh. '
8. Sardar Gurnam Singh.
9. Shrimati Shanno Devi, Deputy Speaker']
10. Comrade Jangir Singh Joga )■ Special invitees.
11.Shri Ram Saran Chand Mital. J Ditto
Now, the Secretary will make some announcements.

ANNOUNCEM ENTS BY THE SECRETARY  
Secretary : Under rule 2 of the Punjab State Legislature (Communi

cations) Rules, 1959, I have to inform the House that the Punjab Appro
priation (No. 3) Bill, 1964, the Punjab Appropriation (No. 4) Bill, 1964 
and the Punjab Khadi and Village Industries Board (Amendment) 
Bill, 1964, passed by the Punjab Vidhan Sabha on the 28th September, 
3rd October, 1964, and transmitted to the Punjab Legislative Council 
have been agreed to by the said Council without any recommendation/ 
amendment on the lst/5th October, 1964.

2. Further that the Indian Stamp (Punjab Third Amendment) 
Bill, 1964, which was passed by the Punjab State Legislature during the 
current session has been assented to by the Governor.

^ 3 3 3 3  ftfui : m fegF F fgg  h1 y g ^  w  fsr f ? i w  grsrt 
§ 3 ^  fy V  HBfost 3 3 ^  57) ’gfe-gi f) ?

Mr. Speaker : This is coming up now.
araarae ftfui : H tfeg  FFfag, w ih  fe y  t  fernr h ) fs?

PFS7 dldU H3H<fl 3c5 %  cV ^  <33 ftld1 TPS'.................
Mr. Speake- : It is goo ! that you have raised the fo in t. In that

case the hon. Member will have to [make a clear and fresh 
application stating that he was resigning from this party. D oe; he 
resign from t ie Akali Group in the Assembly ?

3[3HfclH fHJl : § 3  3* US fetF 5 #  V  f%3 orfw(|-
feH3 g W  W 31H 3 3  I (fguts)

~3r[H 33 HHT3 fifaj 3TS fetj fesf HT[3 £  5Rj! t
f a  tg fe 'tffg  3  i gfH tfeH S w s )  ^  w s t  m g^t %f] 3^ 5 5 ?
scrk 1 f  arfntfegg fern w s l 11*33) 3*5? ggh fgw ...........
(Interruptions) w rk  fen 3 3 r' w s t  11*33) 7m  g®  gt ? sre)
33)" gstgi 1 ________

PO STP D N E M E N T  OF TFIE D ISC U SSIO N  ON M 0T 10N (S1 re . 
A N N U A L  R E PO R T S etc. PE R T A IN IN G  TO P U N JA B ' 

A G R IC U L T U R E  U N IV ER SIT Y , PEPSU ROA D 
T R  A N SPO R T CO -O PERA TIO N  A N D  TH E 

PU N JA B  F IN A N C IA L  C O R PO R A T IO N .
Mr. Speaker : — J list a minute please. Mr. Tandon, because we 

are going to adjourn at 6-30 P.M. today, it will not be possible to do

A nnouncem ent  by the  Secretary  ( 17)425
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justice io t !'e three ^motions T they are taken up now,  ̂If the hon. 
M ember and the House agrees discussion on these moti ns may be 
postponed for the next Session.

Shri Balramji Dass Tandon : That will be all right, Sir,
Yokes: Yes, Sir.
Mr. Speaker : Discussion of the Reports referred to in these three

motions is postponed to the next Session.
The House stands adjourned s in e  d ie.
(T h e  A s s e m b ly  then ad  jo u r  r e d  sine die) * 1 2 3

*Note.— The motions are that—
(1) the first Annual Report of the Punjab Agricultural University 

for the year 1962-63;
(2) the Annual Accounts of the Pepsu Road Transport Corporation for 

the year 1962-63 together with the financial review and audit 
report;

(3) the Eleventh Annual Report and Accounts of the Punjab Financial 
Corporation for the year ended 31st March, 1964;

be discussed.



APPENDIX TO PUNJAB VIDHAN SABHA DEBATES, 
VOL. II, NO. 17, DATED THE 6TH OCTOBER, 1964

ANSWERS TO STARRED QUESTIONS CONVERTED INTO 
UNSTARRED QUESTIONS

Supply of Inferior Quality of Sugar to consumers 

*5933  ̂ (C.U.) Shri Mohan Lai : Will the Chief Minister be pleased to
state—

(a) whether he has seen the reports which appeared in the press on
22nd and 24th July, 1964, about the most inferior quality of 
sugar supplied to the consumers at Julliindur and demanding 
enquiry into it have been to his notice ;

(b) if the reply to part (a) above be in the affirmative, whether the
Government has conducted any enquiry into the matter; if 
so, with what result ?

Chief Minister : (a) Yes sir,

(b) Sugar supplied to consumers at Jullundur was of standard spe
cification ISS D-29 (ordinary) grade, received from the Seohara Sugar Mills 
(U.P.) against an allocation made to the Punjab State by the Government of 
Lidia.

Board of inspection for Vehicles

*5954 (C.U.). Sardar Gurcharan Singh : Will the Chief Minister be 
pleased to state whether the Government has nominated some non-officials 
as members of the Board of Inspection for vehicles in the State ; if so their 
names and qualifications ?

Shri Ram Kishan : (i) No Sir,

(ii) The question does not arise.

Damage by Floods

*6000. (C.U.) Shri Rup Singh Phul : Will the Minister for Revenue 
be pleased to state the estimated total loss of crops in terms of rupees, due to 
the recent floods in the State ?

Sardar Harinder Singh Major : Rs. 25,30,90,369.
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Employees of the Industries Department under Suspension

1*6179. (C.U.) Shri Ranwari Lai • Will the Chief Minister be pleased 
to state—

(a) the number and names of class I, II, III and IV Government em
ployees of the industries Department who were suspended 
from service during the period of the Kairon Ministry ;

(b) the steps proposed to be taken by the Government to decide
the cases of employees referred to in part (a) above ?

Shri Ram Kishan : The requisite information h laid on the Table of 
of the House.

E mployees of the Industries Department under suspension

‘A’ ‘B’

The Number and names of class I,II,III and IV Government The steps proposed 
employees of the Industries Department who were suspended to be taken by the Goverv-
from service during the period of the Kairon Ministry ment to decide the

cases of employees re
ferred to in para (a) 
above

Class I Number Name.

Class II

Nil. Question does not arise.

9 (nine) 1. Shri V.s. Datta, Office of the D. I. O.,
Hoshiarpur. Since re-instated.

2. Shri L.R.Bhandari, Office of the
Marketing Officer (Textiles), Amrit
sar. Since re-instated.

3. Shri S.S. Dhir, Office of the DJ.O,
Sonepat. Since re-instated.

4. Shri Mohinder Singh, Office of
the D.I.O., Jagadhri. Since re-instated

5. Shri H.L. Walmik, Office of the
Controller of Stores, Punjab. Since re-instated

6. Shri B.K.Bhalla, office of the De
velopment Officer (Handicrafts),
Dharamsala. Dismissed from Service

7. Shri R.P. Singh, Office of the 
D.I.O., Malerkotla Since re-instated

8. Shri Bhag Singh, Office of the 
Weights and Measures, Patiala.

He has been served with 
a regular charge sheet 

on 7th November,!963, 
through the Controller 
of Weights and Measur
es, Ambala. The ex
planation of official has 
been received, which is 
under examination.



Ill

■‘A* ‘B’

Tiie Number and names of class I, II, III and IV Governmet The steps proposed 
employees of the Industries Department who were suspended to be taken by the 
from service during the period of the K.airon Ministry. Government to decide

the cases of em
ployees referred to in 
para (a) above

Number Name

Class II 9. Shri Muktual Singh, Tanning and
Leather Expert, Industrial Coopera
tives.

Class III 73 t. Shri Onkar Nath Puri office of
(seventy- the D.I.O., Juilundur 

three)

He was charge sheeted by 
the Government \ id e 
their memo. No. 3(3)" 
63/1691 dated 8th March 
1963. The explanation 

_ received from the officer 
concerned was forwarded 
to Government, with de
tailed comments, in Au
gust, 1963. Shri Kesho 
Ram the then Joint Di
rector (R.P.) has been 
appointed as Enquiry 
Officer in this case under 
the orders of Government 
with the instructions to 

complete the enquiry with
in one month. TheEn. 
quiry Officer has made 
a request to Govern
ment to relieve him of 
this duty. Government 
orders in this respect are 
awaited.

Since re-instated.

2. Shri Gurdial Singh, Inspector, Dismissed from service
Weights and Measures, Jagadhri. but later on re-instated

3. Shri Brahm Dev-Rai, Inspector 
Weights and Measures, Tam Taran. Re-instated.

4. Shri Jaidev, Manual Assistant, 
office of the Inspector weights and 
Measures, Tarn Taran Re-insteted.

5. Shri Krishan Lai Sehgal, Office
of the Controller of Stores, Punjab Services since terminated

6. Shri B. Mukherjee, office of the
the D.I.O.,Rohtak Since re-instated.

7. Shri A mar Nath Gupta, Govern- The post held by Shri Amar 
ment Handloom Sales Depot, Rohtak Nath Gupta, was aboli

shed on 1st December, 
1956 and the orders of 
his suspension automa
tically came to an end 
on this date.

8. Shri Jai Dev Chander, office of the
D.I.O., Juilundur Re-instated



IV

‘B’

The number and name? of class I, II, III and IV Government The Steps Proposed 
employees of ihe Industries Department who were suspended oe ^ fen. ^ y16
from service during the period of the Kairon Ministry.

oyees referred to in 
para (a) above

Class III Number Name

9. Shri C.L.Patney, office of Director 
of Industries, Punjab. Re-instated

10. Shri Ved Parkash Kalia, office of 
the Mechnical Engg. Government 
Tanning Institue, Jullundur Re-instated

11. Shri Roshan Lai, office of D.I.O. 
Sonepat Re-instated

12. Shri A.N.Dhawan, office of 
D.I.O., Ferozepur. Re-instated

13. Shri Pritam Singh, office of the 
Marketing Officer (Textile), Amritsar Services terminated

14. Shri Prithi Singh, office of 
D.I.O., Hissar Re-instated.

15. Shri Brij Bhushan, office of 
D.I.O., Rohtak

Re-instated.

16. Shri Peter John, office of the 
Superintendent, Sericulture, 
Sujanpur Services terminated

17. Shri H.C. Batra, office of D.I.O., 
Faridkot Re-instated

18. Shri K.L.Sardana, office of 
D.I.O., Ferozepur

4
Do

19. Shri Karam Singh, office of 
Superintendent, Government 
Leather Footwear Training Centre, 
Malerkotla Do

20. Shri Harinder Singh, office of 
Director of Industries, Punjab. Do

21. Shri Bishan Sarup, office of the 
D.I.O., Batala Do

22. Shri Prithvi Pal Singh, Bedi, Ins
pector, Weights and Measures, Hos- 
hiarpur Do

23. Shri Baldev Singh, office of 
D.I.O., Amritsar Do

24. Shri Karam Singn, office of 
D.I.O., Jullundur Do
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‘A’ ‘B’

The number and names of class I, II, III and IV Government The steps proposed to be 
employees of the Industries Department who were suspended taken by the Government 
from service during the period of the Kairon Ministry. to decide the cases of

employees referred to in 
para (a) above.

Class I Number Name

25. Shri Tara Chand Jain, office of The enquiry report was 
Director of Industries, Punjab. received from the Vigi

lance Department. The 
Superintendent of Police, 

Karnal was requested 
to register a case of cor
ruption against this 
official on 4th July, 1963. 
He has been arrested by 
the police on the 5th Sep
tember, 1964.

26. Shri B.Mukherjee, office of the The enquiry report was
Director of Industries, Punjab. received from the Vigi

lance Department. The 
Superintendent of Police, 
Karnal was requested 
to register a case of cor
ruption against this offi
cial on 4th July, 1963.
He intimated on 14th Sep
tember, 1963, that the 
investigation would be 
carried out at Panipat, 
Shahbad, Ambala and 
Chandigarh and efforts 
are being made to com
plete the investigation 
expeditiously. A. D . O . 
letter to Inspector gen
eral of Police for expedi
ting the investigation was 
issued on 20th February, 
1964. Superintendent o f 
Police, Karnal was also 
requested to finalize the 
case. The Superin

tendent of Police, Karnal 
has written back to the 
D.I.G. (CID) to take up 
the investigation.

27. Shri Madan Lai, Office of the
D.I.Q., Faridkot. Re-instated

28. Shri Sukhwant Singh, office of the 
Assistant Director (Industrial Estate),
Ludhiana. Do

29. Shri Ram Singh, office of the
Community Project Officer, Patiala Dismissed from service



VI

:A’ ‘B’

T^e number and names of class I, II, III and IV Government The steps propos-
employees of the Industries Department who were suspended ed to be taken
t rom service during the period of the Kapron Ministry. by the Govern

ment to decide the 
'  cases of emplo

yes referred to in 
para (a) above.

Class III "Number Name

30. Shri Phul Chand Jain, office of 
the Director of Industries, Punjab. Re-instated.

31. Shri Durga Dass, office of the 
Director of Industries, Punjab. Re-instated

32. Shri Ajmer Singh, Office of the
D.I.O., Patiala Do

33. Shri S,P. Bhalla, office of the
Controller, of Stores, Punjab. Reply to the charge sheet-

along with the detailed 
comments thereon was re
ceived from the Additional 
Controller of Stores, Pun
jab on 2nd July, 1963. 
After examining the cases 
it was decided to issue 
him a show-cause notice 
of dismissal. The same 
has been issued.

34. Shri Kulwant Singh, office of Cott
age Industries Emporium, Amritsar. Re-instated.

35. Shri Wishwa Nath, office of
D.I.O., Patiala Died

36. Shri Jagdish Chander Gupta, 
office of the Assistant Director
(Industrial Estate), Ludhiana Dismissed

37. Shri Gurcharan Singh, office of
the D.I.O.» Malerkotala. Re-instated.

38. Shri Kuldip Singh, office of the
D.I.O.,Feroz:epur Do

39. Shri Charan Das, office of the 
Controller, Weights and Measures The case is pending with

Police authorities, Palwal. 
for investigation.

40. Shri Pyare Lai Sharma, office of 
the Sericulture Organisation, Sujan-
pur. Re-instated

41. Shri Harinder Singh office of the
Director of Industries, Punjab. Do

42. Shri Prem Parkash Aggarwal
(BLEO), Gandiwind, Amritsar. Do



VII

‘A’ ‘B’

The number and names of class I, I, III and IV Government The steps proposed to be 
employees of the Industries Department who were suspended taken by the Government
f rom service during the period of the Kairon Misnistry, to decide the cases of

employees referred to in 
para (a) above.

Class III Number. Name.

43. Shri Santosh Kumar Ghai, Reinstated
(BLEO), Bhikiwind, Amritsar.

44. Shri Hardeep Singh Sodhi, office Do
of the the Director of Industries,
Punjab.

45. Shri-G.R.Gosin, office of the Do
Controller of Stores, Punjab.

46. Shri Ved Parkash Chopra, office of Do
the Controller of Stores, Punjab.

47. Shri Joginder Bir Singh, office of Do
the D.I.O., Patiala

48. Shri Avtar Singh Jaura, office of 
Inspector, Weights and Measures, 
Narnaul.

He was discharged by the 
Court as the Police failed 
to submit the Challan. 
The A.I.G., Police, has 
been asked demi-official- 
ly to get the challan put 
up in the Court early.

49. Shri Nasib Lai, office of the Con- Re-instated, 
troller of Stores, Punjab.

50. Shri Ram Kumar Gupta,
office of the Director of Industires, Dismissed.
Punjab.

51. Shri Waryam Singh, office of the Rc-instated.
A.D.I.O., Sonepat

52. Shri Harbans Lai Malik, office of Dismissed, 
the D.I.O., Hissar

53. Shri Sohan Lai, office of the Direc- He was arrested by the 
tor of Industries, Punjab. Police under section 409,

IPC. Additional District 
Magistrate, Ambala, has 
convicted ’ the official 
and awarded him 2 years 
R.I. . and also to pay a 
fine of Rs 14201.30 nP.

54. Shri S.P. Sood, office of the A.D.I.O, Dismissed from service 
Simla.
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c A * B’

The number and names of class I, T L T IT and IV Govern- The steps proposed to be 
m ert employees of the Industries Department who were taken by the Government 
suspended from service during the period of the Kairon to decide the cases of

Ministry; employees referred to in
part (a) above.

Class Til Number Name

55. Shri R.C. Anand, Government The charge-sheet has bam 
Emporium, Malerkotla. served on the oficial who

has requested to inspect 
the record. The relevant 
record is being traced 
and will be made avail
able to Shri Anand.

56. Shri Chander Shekher Azad, office Re-instated, 
of the Government Development and Test
ing and Finishing Centre for Sound
Products, Jullundur.

57. Shri Bal Krishan Bora, office of Do
the Director of Industries, Punjab.

58. Shri K.L. Vaid, office of the D.I.O, 
Jullundur.

On consideration of his 
explanation, a depart
mental enquiry has been 
instituted against him on 
31st July, 1964. Shri B.L. 
Mohan, Deputy Director 
has been appointed as 
Enquiry Officer.

59. Shri Som Dutt Sharma, office of 
the D.I.O., Batala. Re-instated

60. Shri Bhagirath Rai Badwal, office 
of the Director of Industries, Punjab. Dismissed from service.

61. Shri Hari Ram, Poultry Extension 
Centre, Mahaln, District Jullundur.

Enquiry report has been 
received and is under ex
amination.

62. Shri Kundan Singh Sadd, office 
the D-kO., Patiala. * The official was arrested

at Patiala on 29th April, 
1963, under section 409, 
I PC. The 1st case is still 
pending in the court. 
The last hearing was 
fixed on 5th August, 1964. 
The second case is under 
investigation with the 
S.H.O. (police ), Beri at 
Jhajjar.

63. Shri Bhagwan Sarup, office of the Re-instated. 
Industrial Co-operative Societies,
Karnal.



IX

‘A’ ‘B’

The number and names of class I. IT. Ill and IV Govern- The steps proposed to be 
ment employees of the Industries Department who were taken by the Government 
suspended from seivice during the period of the Kaircn to decide the cases of 
Ministry. employees referred to i n

para (a) above.

Class III Number Name

64. Shri Shashi Bhusahn, office of the 
Design Extension Demonstration 
Centre for Handicrafts. Chandigarh.

65. Shri Parkash Chand, office of the 
Director of Industries, Punjab.

66. Shri Raunki Ram, office of the 
Marketing Officer-cum-Manager, 
Chandigarh.

67. Shri Siri Ram, office of Assistant 
Registrar , Ambala.

68. Shri Madan Singh, office of the 
D.I.O., Jullundur.

69. Shri Sukhwant Singh, office of the 
Director of Industries, Punjab.

70. Shri Prem Chand Aggarwal, office 
of the Director of Industries, Punjab.

71. ShriBhiwani DasBhatia, 
office of the Controller of Stores, 
Punjab.

72. Shri Sohan Singh, office of the 
Cotnroller of Stores, Punjab.

73. Shri Ram Kishan Bhardwaj,
of the Sericulture Inspector, Banga.

Case has beer, registered 
at Police Station Phag- 
wara and is being inves

tigated by the local Police.

Ditto

Case has been registered 
at Police Station, Phag- 
wara and is being inves
tig a ted ^  the local police.

The Industrial Assistant 
Registrar, Ambala, was 
asked to prepare regular 
charge-sheet against him. 
The Chargesheet and 
other connected papers 
have been sent to Regis

trar Co-operative Societies 
for, further necessary 
action.

Reinstated.

Do

The official was arrested 
on 22nd February, 1964, 
under section 451, IPC^ 
and the case is pending 
in Court of Magistrate 
I Class, Chandigarh.

The charge-sheet has been 
served. In order to sub
mit his explanation to the 
charge-sheet, Shri Bhatia 
has requested for the 
examination of more do
cuments. The record has 

since oeen supplied to 
the Controller of 

Stores, Punjab, for being 
shown to Shri Bhatia.

Re-instated.

The enquiry office has 
completed the enquiries 
and the matter is under 
examination.



X

‘A’ ‘B’

The number and names of class I, II, in,'IV Government The steps proposed to be 
employees of the Industries Department who were suspended taken by the Government 
from service during the period of the Kairon Ministry. to decide the cases of

employees referred to in 
(a) above.

Class IV Number * 2 3 4 Name

Class IV. No. 4 1. Shri Ram Nath, office of the D.1.0, Reinstated.
(Four) Rohtak.

2. Shri Dilsukh Lai, office of the Dismissed from service
A.D.I.O., Kapurthala.

3. Shri Nageshwar Ram, Government Ditto
Emporium, Patiala.

4. Shri Madan Singh, office of the Reinstated.
D.I.O., Jullundur.

Twelve-Year School Course
*6223, (C.IJ.) Principal Rala Ram : Will the Minister for Education 

and Local Government be pleased to state—
(a) whether Government have finalised any plan for a twelve-year

school course in the State; if not, whether the same is likely to be 
finalised before the publication of the Report of the Education 
Commission recently set up by the Government of India ;

(b) the steps so far taken by Government to improve the Higher 
Secondary standards both in Government and non-Govern- 
rnent Higher Secondary Schools in the State ?

Shri Prabodh Chandra : fa) The matter is under the consideration of 
Government

lb) The requisite information is *aid on the Table of the House.
STATEMENT RE. STEPS TAKEN BY THE GOVERNMENT TO IMPROVE THE 

HIGHER SECONDARY STANDARDS BOTH IN GOVERNMENT AND NON
GOVERNMENT HIGHER SECONDARY SCHOOLS IN THE STATE

(i) To attract suitably qualified staff, three posts of masters/mistresses in each Govern
ment Higher Secondary School have been upgraded from Rs. 110/250 to Rs. 180/450 for 
III Class M.As. /M. Scs. and to Rs. 200/500 for I and II Class M.As./M.Scs. The incum« 
bents have been designated as Lecturers.

(ii) To ensure availability of adequate staff B.T./B.Ed. Training qualifications have been 
waived in case of M.A./M.Sc., B.Sc. and B.Sc. Agriculture masters/mistresses.

(iii) The grade of Agriculture masters has been revised from Rs. 110/250 to Rs. 130/320.

(iv) 217 posts of Headmasters/Headmistresses in the Government Higher Secondary 
Schools have been upgraded from Rs. 250/350 to Rs. 250/750 and designated as Principals.

(v) One year’s Condensed Course to enhance the knowledge content of trained science 
masters/mistresses in the subjects of Physics, Chemistry, Botany and Zoology was organised 
in 1962-63, "in collaboration with the Punjab University. 125 masters/mistresses attended 
this Course. During the year 1963-64, 132 B.Scs. received similar training.
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(vii) Substantial grants have been given to Government and Non-Government schools for 
conversion to the Higher Secondary Pattern.

(viii) The State Bureau of Education and Vocational Guidance and the State Evaluation 
Unit have been set up to prepare Career Masters for Higher Secondary Schools and to reform 
the Examination System respectively.

(ix) During the current financial year, 68 B.Sc. Masters/Mistresses have been deputed to 
attend two years’ M.Sc. Course at various Universities in the State. Besides, 33 candidates 
are being deputed to undergo one year Condensed Course in Physics and Chemistry at the 
Punjab University.

(x) The Government College of Home Science has been set up at Chandigarh to meet the 
demand of Home Science Mistresses.

(xi) In order to meet the demand of teaching staff for the Technical Wing of the. Govern
ment Higher Secondary Schools, the qualification of N.C.C. Diploma holder has been 
adopted instead of B.Sc. Engineering

(xii) The syllabi of the Higher Secondary Schools has been reorganised by the Punjab 
University into Part I and Part II so as to enable the students of Part I Examination to join 
Pre-University Classes in the College. The syllabus of the Matriculation Examination has 
also been revised to bring it on the lines of Part I of the Higher Secondary Examination. 
This would meet the paucity of s.taff to a great extent.

(xiii) The Government of India have set up five Regional Training Colleges in the 
country and the College at Ajmer will cater to the needs of the Punjab State for training 
teachers for Multipurpose Schools,

Verdict of the Das Commission on the Ramgarh Dhani I,and Case

*6250. (C.U.) Comrade Ram Piara : Will the Minister for Revenue 
be pleased to state —

(â  whether the Chief Minister received any communication during the 
month of July, 1964, from any legislator of Karnal District on the 
subject of 4 Ramgarh Dhani land and Das Commission’s 
verdict’; if so, a copy of the communication be laid on the Table 
of the House ;

(b) whether any action has so far been taken on the said communica
tion; if so, what; if not, the reasons therefor and the approximate 
time by which the action is expected to be finalised?

Shrl Ram Kishan : (a) Yes, a copy of the communication is laid on the 
Table of the Elouse .

(b) The legality of the transaction in question will be gone into by the 
Special Committee since set up to examine the validity and propriety of certain 
transactions, which were adversely commented upon by the Das Commission, 
or which came to light in the course of the subsequent inquiries made by Shri 
R.S. Krishnaswamy. The Committee is required to submit its report as 
early as possible.

A copy of letter dated the 13th July, 1964, from Comrade Ram Piara, M.L.A., Model 
Town, Karnal, addressed to Comrade Ram Kishan, Chief Minister, Punjab, Chandigarh.

Subject.—Ram Garh Dhani lands and Dass Commission verdict.

You have announced that immediate action shall be taken on the verdict and findings 
of Dass Commission, so I am anxious to point out to you for taking suitable action.

Through the Harijan Welfare Department of Punjab land measuring 310 acres was 
purchased in Ram Garh Dhani from Shrimati Pavitar Kaur and Pritam Kaur and a sum of 
Rs. 2,65,528 was paid.

(Vi) A similar 6 months’ Course for Mathematics Masters/Mistresses was organised in
collaboration with the Punjab University in 1963-64 at which 25 candidates were trained.



Xll

In the very beginning I had objected to the deal as the same was illegal and in violation o f 
the spirit and against the legal opinion. No body heard me either in the House or outside as 
Shri Kairon, the then Chiet Minister, had personal interest in it and much was being done 
at his instance and knowledge.

Shri Surinder Singh got Rs. 75,000 as gift and Rs 90,000 as loan out of the sale proceeds 
of this land as admitted by him in his affidavit before Dass Commission.

I may add that this Dhani Land was under discussion and fire when I observed in the 
VidhanSabha that Shri Kairon is corrupt, most corrupt and source of corruption.

That Das Commission has given its findings and the transaction has been held illegal.

Now according to the rules the maximum price which could be paid is Rs. 62.000 
(310 acres at the rate of Rs. 200 per acre).

This loss of more than two lakhs is to the poor Harijans whose lot we are going to change. 
Instead of changing their lot, we have put them to hardship.

Will you please get it examined and take steps for the recovery of Rs. 2,00,000 (two lakhs) 
to be paid back to the Harijan settlers. If Government will be reluctant I am afraid 
that certain complications will arise. Hence I hope that action will be taken without any 
loss of time.

May I expect an acknowledger? ent ?

Thanking you.

Missing File of Patiala Municipal Committee
*6268. (C.U.  ̂Comrade Ram Chandra : Will the Minister for Education 

and Local Government be pleased to state —
(a) whether it is a fact that a file of the Patiala Municipal Committee 

relating to the construction of the Capital Cinema owned by S. 
Surrinder Singh Kairon is missing ;

(b) if the reply to part (a) above be in affirmative, the circumstances 
in which the file in question disappeared ;

(c) whether any enquiry was or is King held into the causes of the
disappearance of the said file ; if so, with what results ?

Shri Prabodh Chandra : (a) Yes. It was a municipal file relating to the 
complaints regarding evasion of octroi on material imported for the cons
truction of Capital Cinema, Patiala .

(K These are being enquired .
(c) Yes. The enquiry is not yet complete.

Ant-iFlood Measures in Rohtak District
*6302. (C.U.) Shri Mangal Se*n : Will the Minister for Public Works 

and Welfare be pleased to state the details of anti-flood measures taken by 
Government in district during the period 1960—64 yearwise, together with the 
details of the steps proposed to be taken to check the recurrence of floods in 
future ?

Chaudbri Rizaq Ram : A statement is laid on the Table of the House.
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INTENSIVE SERICULTURE IN THE STATE
*6347 (C. U.) Shri Rup Singh Phnl : Will the Chief Minister be pleased 

to state —
(a) whether any scheme for intensive sericulture was or is under the 

consideration of Government ;
(b) if the reply 10 part (a) above be in the affirmative, the estimated 

cost of the scheme, the area for which it was/ is proposed and the 
approximate time by which it is likely to be implemented ;

(c) if the said scheme has been dropped, the reasons therefor ?
Shri Rani Kishan : (a) Yes, Sir.

(b) The scheme envisages an expenditure of Rs. 20.85 lakhs during the 
first year i.e. 1964-65 and a total outlay of Rs. 1.72 crores during a period of 
5 years. It covers the hill areas comprised in the dist rict of Simla, Kangra and 
Kulu, tehsil Una of district Hoshiarpur, tehsil Nalagarh and Kalka area of 
district Ambala and tehsil Pathankot of district Gurdaspur. The scheme has 
been dropped for the present.

(c) Due to financial stringency.

Subsidy for Cattle Sheds given in Amb Block of Hoshiarpur District

*6389 (’C.U.) Pandit Mohan Lai Datta : Will the Minister for Home 
and Development be pleased to state with reference to the reply to part (b) of 
Starred Question No. 4551 appearing in the list of questions for 5th March, 
1964. whether any action has been taken against defaulters, and if so, what ?

Sardar Barbara Singh : Recovery as arrears of land revenue is not
possible. Other steps for the refund of the amount in lump sum are being 
taken in accordance with the rules.

Chadhiar Water-supply Scheme

*6406 (C.JJ). Shri Partap Singh Bakshi : Will the Minister for Public Works 
and Welfare be pleased to state whether the Government has decided to replace 
the existing Zinc Wire by Copper-wire from Jai Singhpur to Changan Water 
Spring of Chadhiar Water-supply Scheme in tehsil Palampur, district Kangra; 
if so, the time by which the work in this connection is likely to be started together 
with the estimated expenditure thereon ?

Shri Rizaq Ram : There is no proposal to augment the existing power 
line from Jaisinghpur to Changan and thus the question of changing the 
G.S.L. wire does not arise.

Untrained Teachers

*6506 (C.U.) Comrade Babu Singh Master : Will the Minister for 
Education and Local Government be pleased to state —

(a) whether it is a fact that previously an untrained teacher after 
completion of 2 years service in the Education Department was 
given a special certificate equivalent to the trained teacher’s 
certificate;

(b) if the answer to prat (a) above be in the affirmative, the year
since when the said^pr^ctice has been discontinued together with 
the reasons thereof ;

(c) the total number of untrained teachers who have been in service
for the last five to ten years and have not been included either in 
the cadre of trained teachers or in the list of teachers who have 
qualified by obtaining special certificates ;



(d) the reasons if any, for depriving the teachers referred to in part (c) 
above of the privileges of annual increments and of confirm ation 
together with the steps so far taken or proposed to be taken by 
the Government to avoid hardship to them and to meet their 
genuine claims ?

Shri Prabodh Chandra : (a) Yes, only in the case of Language Teachers.
(b) 31st October, 1957 in the case of Language Teachers. The practice 

had to be discontinued since Trained Teachers had become available in large 
number.

(c) 609.
(d) Untrained teachers are not entitled to annual increments in the concer

ned grade. They should have either undergone a regular training by joining 
some Training Institution or avail of the opportunities of Inservice Training 
afforded to them to become eligible for the award of special certificate. They 
did not avail of any of these opportunities. A scheme for allowing the backlog 
of untrained teachers to appear privately in the Departm ental Exam inations 
is under examination.

Closure of Primary School, Scbun Majra, district Karnal
*6515 (C.U.) Sardar Piara Singh : Will the Minister for Education and 

Local Government be pleased to state whether it is a fact that the Primary 
School at Sehun M ajra, in Block Guhla, district Karnal, has remained closed 
for 13 months, if so, the reasons therefor ?

Shri Prabodh Chandra : No. A teacher on six m onth’ s basis had 
been working in this school from April, 1962 to April, 1963. Thereafter a 
regular teacher has been working since April, 1963.

Visits of Shri P.N. Sahni, Director of Industries to foreign countries
*6521. (C.U.) Shri Manga! Sein : Will the Chief Minister be pleased to 

state —
(a) the number of times Shri,Sahni, during his tenure as D irector of

Industries Departm ent, visited foreign countries at Government 
expense ;

(b) the year and the purpose or object of each such visit ;
(c) the expenditure incurred by Government on each such visit ;
(d) whether the object referred to in part (b) above has been achieved 

in each case ?
Shri Ram Kishan : A statement embodying the required information is 

?s under :—
Statement showing details about the visits of Shri P.N. Sahni, Director o f

Industries to foreign countries

(a) Three.

(b) (i) The year:—

(1) 1962-63

(2) 1963
(3) 1963

(ii) Purpose

(1) To study prospects of the development of a number of major industries with 
foreign collaboration and to examine the scope for export of articles produced 
in the Punjab ;

.. (from 7th November, 1962 to 18th January, 
1963)

.. (from 25th May, 1963 to 15th July, 1963)
.. (from llth November, 1963 to 4th Decembe, 

1963)
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(2) To finanlise the collaboration agreements for Air Rifles Factory, Steel Castings 
Foundry and Seamless Steel l  ubes Plant ;

(3) To conduct negotiations with foreign collaborators lor acceptance of the terms 
suggested by the Government of India, with regard to the projects mentioned in 
(2). above

(c) On first visit .. Rs. 9,951.75 nP.

On second visit .. Rs. 15,382.09 nP.

On third visit , Rs. 13.387.16 nP.

(d) Yes-

Demand of Workers employed in Capital Project, Chandigarh

*6540. (C.U.) Shri Sagar Ram Gupta : Will the Chief Minister be 
pleased to state :

(a) Whether any deputati on of the INTUC Trade Union at Chandigarh
waited upon him in respect of the demands of the workers em
ployed in the Capital Project, Chandigarh ; if so, when and the 
details of the demands.

(b) The action, if any, so far taken in respect of the said demands ? 
Shri Ram Kishan : (a) Yes. A deputation of INTUC Union saw the

Chief Minister Punjab, in the month of August, 1964. The details of the 
demands, are given in annexure 4A ’.

(b) The action taken on the demands is given in annexure ‘B \

ANNEXURE A’

To

The Chief Minister, Punjab, 
Chandigarh.

Sir,

Subject — Demands of INTUC Unions in Capital Project, Chandigarh.

You will be glad to know that INTUC labour council is functioning at Chandigarh for 
which four registered Trade Unions affiliated to INTUC namely the Punjab Work Charge 
Union, the Capital Technical Worker Union, the Punjab Chowkidar Union and the 
Capital Maintenance Workers Union are the constituted. These unions submitted 
their demands to the Capital Project Administration long long back but no heed was 
paid. Thereafter the council took up the matter with the then Capital Project Minister 
Sh. R.S. Mittal and submitted a combined memorandum which is annexed hereto at 
A. After submitting this memorandum two meetings were held in which the Minister 
was assisted by the Departmental Staff while the Union Representatives were led by Shri 
Sagar Ram Gupta, M.L.A. at present Senior Vice President of Punjab INTUC. The 
first meeting was held somewhere in April, 1963 of which the minutes were not supplied 
to the Union. The second meeting however was held on ,11th November, 1963 and 
copy of the Minutes thereof is attached herewith at B.

After going through these documents you will please find that most of the demands 
of the unions were considered genuine and reasonable but it is i egret led that nothing 
tangible has so far come out. Since the portfolio of Capital Project is now with your 
Honour we have dare to come to you in the hope that the long pending demands 
of these poor Workers will be met now without any further delay.

We give below a brief account of the demands by the each union and the decision 
taken thereon for favour of your information and necessary action.
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PUNJAB WORK-CHARGE UNION

I. Regularising work-charge staff'and preparing senior it v list.— A decision was taken 
to make out a case for regularising all the work-charge staff with five years service en
gaged on works of permanent nature and that twelve and a half per cent thereof will 
be made permanent immediately, it was also decided to prepare circle-wise seniority 
list. These decisions remain on paper only. People with very long services continue as 
work-charge and thereby are at the mercy of officers and are deprived of so many 
benefits. Immediate implementation of the decision already taken is highly necessary.

2. Merger o f services of work-charge with B Sc RandP.H. Circle.—This was not 
agreed to., in view of separate nature of two departments. However with a view to 
security of service and other benefits to the Capital Project employees it is worthwhile 
to consider the matter and the services of the employees in the two departments should be 
merged and transferable as is the case with the officers.

3. Promotion. — It was agreed to look into the cases of promotion made unjustifiably 
and to consider the cases of those who had been denied promotion. Some of the details 
were contained in the demand notice of the Union but unfortunately they also have been 
not cared despite the fact that the Union representatives have been meeting the Chief 
Engineer, the Superintending Engineer, Executive Engineer etc. repeatedly. Instance 
of undue promotion is the case of Ajit Singh and Baldev Singh and the case of Siri Ram 
who has been denied due promotion is in the point. A detailed representation of Siri Ram 
is enclosed at *C-\ This case needs immediate redress.

4. Residential accommodation.—The demand was suitable accommodation for 
all at subsidised rates. It was considered genuine by the Government but helplessness 
was shown d ue to paucity of houses. The solution can be that till the houses are provided 
the employees may be given rent allowances so as to meet the high rental cost in the town.

5. Absorption of surplus retrenched staff.—In view of the assurance given by the 
Department that there would be no large scale retrenchment the demand was dropped 
during discussion.

6. Gratuity.—The workers demanded gratuity at the time of retirement, etc. The 
Government had agreed that by regularising the work-charge staff as per decision above 
this demand will automatically be met. But since the matter about regularising is itself 
pending this demand also remains unsatisfied.

CAPITAL TECHNICAL WORKERS UNION

1. Promotion.—The union had complained against undue promotion of particularly 
Shri Baldev Singh and Ajit Singh and had sought promotion of Siri Ram who was super
seded. An assurance was given to examine the cases for necessary action but the officers 
have been delaying the matter and playing with the workers in this behalf. The union 
apprehends that the officer have a victimising atitude towards Shri Siri Ram while the 
other two seems to be the favourites of someone in the department. These cases shake 
the confidence of the workers in the Government, and particularly when the Government 
itself does not follow its own rules and regulation. An immediate examination of these 
cases and taking remedial steps are quite overdue.

2. Payment o f minimum wages and revision of scales.—The Government agreed to 
pay minimum wages to the work-charge employees as fixed under the Minimum Wage^ 
Act but the approval of the Finance Department was sought. It is really painful that the 
Government does not pay even the minimum wages and flouts the law. These wages 
were fixed in May, 1960 and till today inspite of repeated approaches the workers are 
not getting even the minimum, wages not to speak of revising the scales of technical and 
mechanical staff.

3. Eighty P.C. (80%) work-charge staff to be made regular according to Govern
ment Circular.—This demand was agreed to be covered by the decision taken with 
regard to demand No. 1 of Punjab Work-Charge Union but as in that demand nothing 
has been done so far.
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4. Uniform.—The union demanded uniforms for those working in the workshop 
tube-well, water supplies and building construction. The Government considered the 
demand genuine and agreed to make a reference to the Government for approval.

It is regretted that nothing has come out so far.

5. Recovery o f Trunk Call Charges.—In view of the explanation of the officers in the 
meeting the demand was withdrawn.

PUNJAB CHOWKIDAR UNION

1. Duty Hours for Chowkidar.—At present most of the Chowkidars have no fixed 
hours and they have to work day and night. The union demanded fixation of eight 
hours duty for each Chowkidar. The Government appreciated the demand but it is 
regretted that nothing has come out so far.

2. Weekly Rest.—The demand of weekly rest for Chowkidars was considered 
to be genuine and it was agreed to make out a case for Government approval. This 
demand also remains unsatisfied.

3. Confirmation o f Chowkidar.—This demand also though considered genuine has 
not been met.

4. Residential Accommodation.—This demand was also considered genuine. In 
this case also the solution is to give rent allowance to Chowkidars till Government accom
modation is provided.

PUNJAB AND CAPITAL MAINTENANCE WORKERS UNION

1. Regularisation.—This demand was also considered genuine and the decision 
arrived' at in the case of the work charge union was agreed to applicable here also. But 
nothing has been done as in that case. The seniority list has also not been prepared though 
it was agreed to be done as that case. The seniority list has also not been prepared though 
it was agreed to be done.

2. New Pay Scale.—It was decided that as soon as the approval of Finance 
Department was received the minimum wages fixed will be paid to the workers. But 
nothing has been done.

3. Promotion.—It was explained that promotion was made on seniority-cum- 
merit basis. But the officers while promoting take recourse to favouritism and not 
merits.

It was suggested therefore that cases of promotion should be considered by a Board 
having workers. This suggestion should be agreed to.

4. Cycle Allowance.—Cycle allowance was demanded to employees working in the 
fields. The demand was considered genuine and it was decided to approach the 
Government for sanction but nothing has come out.

5. Allotment ol Cheap Houses.—The demand of workers not to allot a cheap house 
to two persons was considered genuine but shortage of accommodation was the reply. 
Here also rent allowance is only the solution. It was also demanded that 10 per cent 
rent should not be charged from such allottees. The Government agreed to charge 5 
per cent but this decision has not been implemented.

6. Rain coats, gum boots, oil,'soap, etc.—It was demanded that plumbers and 
painters should be supplied these things in view of the nature of their work. The 
demand was not agreed to but it is a genuine demand and the matter should be 
reconsidered.

7. Uniform.—The Government considered the demand genuine and agreed to 
make out a case for Government sanction. But nothing has come out which is simply 
regretted.

In addition to the above four Unions the demands of other INTUC unions of Fire 
Brigade Workers regarding the minimum wages, weekly rest, administration; but they 
also go unsatisfied.
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You will please appreciate that these poor Workers arc denied even the minimum 
benefits inspite of demands having been made years back and repeated . approaches made. 
The Capital Project Administration is a public employer which in term of the Govern
ment policy enunciated repeatedly should be a model employer. But the things prove- 
absolutely otherwise. We request you to take personal interest in the matter i.nd ame
liorate the plight of these Workers without any further loss of time.

Yours faithfully,

for and on behalf of 1NTUC
Labour Counsel, Chandigarh.

(Sd.) • . .,

SAGAR RAM GUPTA, 
M.L.A.

Chairman.

ANNEXURE B

I. PUNJAB WORK CHARGE UNION

1. Regularising work charge staff and preparing seniority list.—(a) This demand was 
discussed in the meeting held on 12th November, 1963, under the Chairmanship of the 
then Minister for Capital Project, with the representatives of the Union and it was decided 
that only that work charged establishment which is engaged on works of permanent 
nature such as maintenance of Buildings, Roads, Water Supply, Storm WATER Drain
age, running of Water Supply, Machinery etc., with at least 5 years continued service 
can be brought on regular posts. It was also decided that for the present 12£% posts 
out of these should be brought on permanent footings. The proposals to implement 
this decision, dated 31st March, 1964 are under consideration of the Government.

(b) The seniority lists are maintained circle-wise. The promotions are made on the 
basis of seniority-cum-merits.

2. Merger o f services of work charged with B& R & P. H. Circle.—The cadre of the work 
charged staff in the Capital Project is either circle-wise or division-wise and therefore 
there can be no merger of the work charged staff on a provincial basis. However, if and 
when a Division or a Circle of the Capital Project abolished, its work charged establishment 
would be taken over by the successor division or circle as the case may be. Amalgamation 
on a provincial basis is not possible.

3. Promotion.—(a) The principle adopted in promotion is merit-cum-seniority. 
The representatives of the Union were asked to supply the list of cases of the alleged 
unjustified promotion to enable the Chief Engineer to examine these. This list has not so 
far been received from -the Union.

(b) The matter regarding the alleged undue promotion of Sarvshri Ajit Singh, 
Baldev Singh and representation of Shri Siri Ram is under consideration of the Government.

4. Residential accommodation.—(a) The demand of the Union was considered 
genuine but the Government accommodation available is far too inadequate at the moment. 
The work of construction of labour hostels has been taken in hand. As soon as these 
are constructed the situation will ease to a small extent. The work-charged establishment 
will also be accommodated in the labour hostels to the extent possible.

(b) As regards rent allowance to the work charged establishment the matter is under 
consideration of Government .

5. Absorption of surplus retrenched staff.—This demand was discussed in the meeting 
held on 19th June, 1963 and was dropped by the Union.

6. Gratuity.—The proposals for bringing work charged staff engaged on permanent 
works on a regular footing is being considered by the Government. As soon as these are 

brought on regular establishment, this demand will be met with automatically.
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II. CAPITAL TECHNICAL WORKERS UNION

1. Promotion.—As per item No. 3 of the Punjab Work Charged Union.

2. Payment of minimum wages and revision of scales.—Government’s approval to 
enforce new scales of pay as provided in the common schedule of rates has since been 
communicated to the sub-offices for necessary action. The rates given in this schedule 
are based on Minimum Wages Act.

3. Eighty per cent workcharged staff to he made regular according to Government 
Circular.—No orders to the effect that 80% posts of work charged establishment be brought 
on regular footing have yet been issued. However proposals for bringing on regular 
footing the stalf engaged on the works of permanent nature as explained above is still 
under consideration.

4. Uniforms.—Proposals for grant of uniforms are under consideration.

5. Recovery of Trunk Call charges.—This demand was dropped during meeting held 
on 12th November, 1963.

♦III. PUNJAB CHOWKIDAR UNION

1. Duty hours for chowkidars.—(a) Normally a chowkidar is supposed to take care 
of office from the closing hour on a day to the opening hours of the next day. The necessity 
of fixing duty hours therefore does not arise.

(b) Chowkidar-cum-malies are engaged on tube-wells . The chowkidars are required 
to be on duty for 8 hours and the remaining period the driver-in-charge is responsible 
for the safety of machinery.

2. Weekly rest.—This demand was considered genuine and it has been decided that 
in case of workcharged chowkidars, provision in the estimate for additional chowkidar 
at the rate of one per every six chowkidars be made to meet with the demand of weekly rest 
to chowkidars.

3. Confirmation of Chowkidars.—This item is covered as per comments against item 
No. 1, of Punjab Work Charged Union.

4. Residential accommodation.—This demand is covered as per comments against 
item No. 4, of the Punjab Work Charged Union.

5. Recovery of Trunk Call Charges.—This demand was dropped during meeting held 
on 12th November., 1963.

IV. PUNJAB AND CAPITAL MAINTENANCE WORKERS UNION

1. Regularisation.—This item is covered as per comments against item No. 1 of the 
Punjab Work Charged Union

2. New Pay Scale.—This item is covered as per comments against item No. 2 
of the Capital Technical Workers Union.

3. Promotion.—The promotions are made on the basis of seniority cum-merits. 
There are two ad hoc committees one each for Construction Circle and P. H. 
Circle, constituted for the purpose.

The promotions are made on the recommendations of these committees. In view 
of this no separate Board is considered necessary.

4. Cycle Allowance.—The proposal for grant of cycle allowance to work charged 
staff was not accepted by the Government . The Chief Engineer has, however, 
again moved the case for reconsideration and it is at present again under consideration 
of Government.

5. Allotment of cheap houses.—(a) This demand is genuine but there is an acute 
shortage of residential accommodation . Government is constructing labour hostels

*Printed as received from Government.



xxil

(b) Only 5 per cent rent is charged. Specific cases, where 10 per cent has been 
recovered for half house may be intimated oy the Union. Wherever excess rent has been 
recovered, the same will be refunded. As regards rent allowance, this is a policy matter 
under consideration of the Government.

6. Rain coats-gum-boots, oil, soap etc.—The plumbers and painters normally do not 
work in rain and as such the rain coats and gum boots are not permissible to them. 
Similarly supply of oil is also not considered essential for their use. The matter as regards 
the supply of soap to them has been considered by the Superintending Engineers. The 
final decision is awaited.

7. Uniforms.—As per comments against Item No. 4 of the Capital Technical 
Works, Union.

The Work-charged establishment .will also be given accommodation in these hostels to
the extent possible.

V. DEMAND O F FIRE BRIGADE STAFF

1. Payment of wages under Minimum Wages Act.—As per comments against item 
No. (2) of Capital Workers Union.

2. Duty hours.—The matter is under consideration of the Government.

3. Fire Brigade staff may be brought on regular cadre.—The proposal has been sub
mitted by the Chief Engineer Capital to Government for sanction. The same is under 
consideration of the Government.

Reorganisation of certain Trade Unions in Capital Project Administration
Chandigarh

*6541. (C.U ) Shri Sagar Ram Gupta : Will the Chief Minister be pleased 
to state whether the trade unions mentioned in the reply to Starred Question 
No. 5800 included in the list of questions for 24th March, 1964, have since 
been recognised by the Capital Project Administration ; if not, the reasons 
therefor in each case ?

Shri Ram Kishan : The following Trade Unions, mentioned in the Starred 
Assembly Question No. 5800 have not so far been recognised for the reasons 
given under each:—

(i) C a p ita l T echn ica l w o kers  U n io n :—The case of this union has been 
referred to the Secretary to Government Punjab, Labour Depart
ment for advice.

(ii) C h o w k id a r  w o rkers  U n io n :—With a view to examine the matter in
the light of Code of discipline in Industry, this Union was asked to 
furnish certain information which is still awaited from ’hem.

(iii) T he  P u n ja b  a n d  C a p ita l M a in ten a n ce  w o rker  U nion.— Certain
clarifications have been asked for from the President of the Union. 
On receipt of his reply further action will be taken.

Award of Parman Patras by D.C., Karnal
*6569. (C.U.) Comrade Ram Piara : W ill the Chief Minister be p leased  to 

state:
(a) the names of those to whom Parman Patras were awarded by the_ 

D.C., Karnal on the 15th August, 1964, and the names of those 
to whom the awards were announced, but who were not present 
to receive them and the names of those who actually received them 
separately ;



(b) the details of corFribution made and service rendered by the persons 
mentioned in part (a) above to t he State of Punjab or to the Dis
trict Administration ;

(c) whether any enquiry was held to ascertain he correctness of the
contribution stated to have been made and services rendered by 
the persons mentioned in part (a) above ; if so, the details thereof ;

(d) whether any criteria has been fixed by the Government for the 
grant of such patras ; if so, what ;

(e) the authori y competent to select persons for the award of such 
A patras together with the name and designation of the autho

rity which selected the persons mentioned in part (a) above along 
with (he designation of the authorities which recommended certain 
names ;

(f) whether any communication the above subject was received by
the Deputy Commissioner, Karnal, from any Legislator of K arnal 
on 15th/l6th August, 1964 ; if so, from whom and a copy of the 
communication be laid on the Table of the House ;

(g) whether it is a fact that the communication in part (f) was referred 
by the Deputy Commissioner, Karnal to the Commissioner, Ambala 
Division and Government of Punjab ; if so, when and with 
what result ?

Shri Ram Kishan: (a), (b), (e) A statement containing the requisite infor
mation is laid on the table of the House.

(c) No, I .
(d) Yes, Sir. The Praman Patras are granted to the workers philan

thropists and genuine helpers of the Administration.
(f) Yes, Sir. A letter from Comrade Ram Piara, M.L.A. was received

by the Deputy Commissioner, Karnal on 17th August, 1964. As 
the H on’ble Member was himself sender of the said communication 

he must have got a copy of it.
(g) Yes, Sir the communication was referred to the Commissioner 

Ambala by the Deputy Commissioner, Karnal on 24th August, 1964 and the 
former filed the papers because the Deputy Commissioner, Karnal had already 
sent reply to the Hon’ble Member.

STATEMENT

(a) I. Names of those to whom the awards were awarded and their names were announced

1. Shri Har Parkash of Ladvva.
2. Shri Dalip Singh of Panipat.
3. Shri Fateh Singh, Chairman, Block Samiti, Thanesar.
4. Shri Jagjit Singh Mann of Karnal.
5. Shri Rattan Singh of Bhagal.
6. Shri Darbara Singh , Advocate, Karnal.
7. Shri Dewan Som Nath, Advocate, Panipat.
8. Shri Rattan Singh Bedi of Karnal.
9. Shri Angrez Singh of Ram Nagar, Teh. Thanesar.

10. Shri Mukand Lai of Raj Goods Transport Co., Karnal.
11. Shri Hari Singh, Ex-Sarpanch of village Kirmach.
12. Shri Chanda Singh, Chairman Block Samiti, Nilokheri.
13. Shri Khushi Ram of Karnal.
14. Shri Fateh Chand Vij, M.L.A.
15. Capt. Ajinder Singh Bhutalia, Secy. D.S.S.&A. Board, Karnal.
16. Shri Sat Pal, B.D. & P.O. Gharaunda.
17. Capt. Lai Singh, O.B.I., son of Bhagwan Singh of Nissang.
18. Shri Sarup Chand Sarpanch of Bholi.
19. Shri Kuldip Singh, son of Shri Shiv Lai of Padhna.
20. Shri Thakar Singh, son of Shri Sunder Singh of Kurukshetra.

xxiii
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21. Shri Chhotu Ram, son of Shri Anant Ram, village Bhudhanapur.
22. Shri Teg Bbadur Singh, son of Kahan Singh of Karnal.
(2) Names of those to whom the awards were announced but who were not present to receive 

them.

Except Sarvshri Fateh Singh (Sr. No. 3), Rattan Singh Bedi (Sr. No. 8) and Mukand 
Lai (Sr. No. 10) of the above list, no other awardee was present.

(3) Names of those who actually received them.

1. Shri Fateh Singh, Chairman, Block Samiti, Thanesar.

2. Shri Rattan Singh Bedi of Karnal.

3. Shri Mukand Lai of Raj Goods Transport Co. Karnal.

(b) Names of persons Details of contribution made and service rendered

1. Shri Har Parkash of Ladawa He has contributed Rs. 5,000^ towards N.D. Fund and
has also been helpful to the Administration.

2. Shri Dalip Singh of Panipat For contributing Rs. 4,000/- in N.D. Fund from his
own pocket and Rs. 6 000/- on behalf of Adarash 
Woollen Mills, Panipat, of which he is a/been partner. 
He was also otherwise/helpful to the Administra
tion.

3. Shri Fateh Singh, Chairman, For contributing Rs. 2,750/- towards N.D. Fund. He
Block Samiti, Thanesar also invested Rs. 5,000/- in Small Savings from his

own pocket Rs. 6,000/- in Small Savings were also 
collected through his efforts. Did good work in 
connection with anti-locusts operations and Flood 
Relief.

4. Shri Jag jit Singh Mann .. For contributing Rs. 1,000/- in the N.D.F. Has been
helpful to the Administration.

5. Shri Rattan Singh ofBhagal For rendering valuable help in the collection of N.D .
Fund and contributing Rs. 2,500/- himself.

6. Shri Darbara Singh , Advocate, For rendering useful assistance to the General
Karnal Administration in connection with N.D. Fund and

other Defence efforts. Has donated Rs. 1,000/-in
the N.D. Fund from his own pocket.

7. Shri Dewan Som Nath, 
Advocate, Panipat

8. Shri Rattan Singh Bedi

For contributing Rs. 1,500/-from his own pocket in 
the N.D. Fund. Has also rendered useful assistance 
to the Administration in connection with N.D. Fund 
and other Defence efforts.

For displaying outstanding interest in raising of N.D.F. 
contributions of Rs. 28,000/- from the Transport 
Companies and presented the same direct to the 
Chief Minister and Rs. 2,000/- to the District Autho
rities and two sewing machines for N. D. F. 
and Welfare of soldiers.

9. Shri Angrez Singh of Ram For contributing Rs. 1,700/- from his own pocket in the 
Nagar *” N.D.F. rendering valuable help in raising contri

butions from others . Is also otherwise helpful to 
the Administration.



Serial
No.

Name of District Amount
sanctioned

6 Ludhiana • « 1,50,000

7 Ferozepur 10,00,000

8 Jullundur 50,000

9 Patiala • 2,00,000

10 Sangrur • * 5,50,000

11 Bhatinda • • 3,65,000

(2) Statement showing the amount sanctioned for distribution to the flood-affected 
areas for purchase of fodder as grants and subsidy during the year 

1964-65

Amount sanctioned

Serial
No.

Name of District

Grants Subsidy

Rs Fs

1 Ferozepur 50,000 M

2 Patiala •XI **• 2,00,000

3 Amritsar 50,000

4 Bhatinda 10,000 —

5 Sangrur 50,000 —

6 Hissar 50,000 ...

7 Rohtak 1,00,000 5,00,000

8 Gurgaon . . 75,000

9 Karnal 2,00,000

(3) Statement showing the amount sanctioned for distribution as subsidy for purchase 
of fodder in the drought-stricken areas during the year 1964*65

Serial
No.

Name of District Amount
sanctioned

P 1 Rohtak
Rs
3,00,000

2 Gurgaon 2,00,000
3 Hissar 3,00,000
4 Mohindergarh 17,00,000

The subsidy was given @ 50 per cent on the price of fodder subject to a maximum
of Rs 3 per maund.
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Names of persons Details of contribution made and service 
rendered

21. Shri Chhotu Ram, son of For taking keen interest in recruitment and brings
Shri Anant Ram, village 4 to 5 fit recruits at each recruitment Committee in the
Budhanpur District of Karnal. A ‘ROR’ by caste, is very keen

that ROR boys should participate in recruitment 
activities.

22. Shri Teg Bahadur Singh .. For helping in recruitment publicity and directing
number of recruits for enrolment.

(e) The authority competent to approve the awards is Government the recommenda
tions of the Commissioners, Deputy Commissioners and the Recruiting Officers. The 
recommendations contained in part (a) above from No. 1—14 were made by Shri Dalip 
Singh, the then Deputy Commissioner, Karnal and from 15—22 by the Recruiting Officer, 
Ambala.

Plots for Development of Garden Colonies in Kulu Area

*6582. (C.U.) Shri Babu Dayal Sharma : Will the r Minister for Home 
and Development be pleased to st ate whether it is a fact that the Government 
is selling plots in the Kulu area for developing garden colonies, if so, the con
ditions on which these are sold and the criteria fixed for the purpose ?

Sardar Barbara Singh : —Part (i) No.
Part (ii). Does not arise.

Scarcity of Fodder in the State

*6583. (C.U.) Shri Babu Dayal Sharma: Will the Minister for Home and 
Development be pleased to state whether the Government is aware of the scarcity 
of fodder in the State, if so, the details of the action taken, district-wise, 
to meet the situation district-wise ?

Sardar Darbara Singh : (i) Yes, in thirteen districts.
(ii) to meet the situation, relief was given to the victims in the form of 

taccavi loans, subsidy and grants (details attached).

(1) Statement showing the additional amount sanctioned for distribution to the flood 
affected area for purchase of fodder and seed, as taccavi loans under Agricult

urists Loans Act, 1884, during the year 1964-65

Serial
No.

Name of District Amount
sanctioned

1 Hissar

2 Rohtak

3 Gurgaon

4 Karnal

5 Ambala

Rs

18,25,000

18,00,000

12,00,000

5,00,000

70,000



xxvfl

Serial
No.

Name of District Amount
sanctioned

6 Ludhiana 1,50,000

7 Ferozepur 10,00,000

8 Jullundur 50,000

9 Patiala • ... 2,00,000

10 Sangrur 5,50,000

11 Bhatinda 3,65,000

(2) Statement showing the amount sanctioned for distribution to the flood-affected 
areas for purchase of fodder as grants and subsidy during the year

1964-65

Amount sanctioned

Serial
No.

Name of District

Grants Subsidy

Rs Fs

1 Ferozepur . . 50,000

2 Patiala 2,00,000

3 Amritsar • • 50,000 • •

4 Bhatinda 10,000 .«

5 Sangrur . . . 50,000 —

6 Hissar . . . 50,000

7 Rohtak . . . 1,00,000 5,00,000

8 Gurgaon . . . . . . 75,000

9 Karnal •  T# 2,00,000

(3) Statement showing the amount sanctioned for distribution as subsidy for purchase 
of fodder in the drought-stricken areas during the year 1964*65

Serial
No.

Name of District Amount
sanctioned

P 1 Rohtak
Rs
3,00,000

2 Gurgaon 2,00,000
3 Hissar 3,00,000
4 Mohindergarh 17,00,000

The subsidy was given @ 50 per cent on the price of fodder subject to a maximum
of Rs 3 per maund.
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Northern Wheat Zone

*6599. (C.U.). Sardar Balwant Singh : Will the Chief Minister be 
pleased to state—

(a) the States/areas covered by the Northern Wheat Zone ;
(b) the effect of the formation of the said Zone on the farmers,

consumers and traders in the Punjab State.
Shri Ram Kishan : (a) The State of Punjab and Union territories

of Delhi and Himachal Pradesh. Export of wheat to Jammu and Kashmir 
is, however, permitted.

(b) Farmers got somewhat lesser price of wheat than what they would 
have got, had there been no zonal restrictions. For consumers, rates of 
wheat remained lower. Traders could not earn excessive profits.

Tuck Shops at Roadways Bus Stands

*6600. (C.U.) Shri Balramji Dass Tandon : Will the Chief Minister be 
pleased to state whether Government has fixed any price and minimum quan
tity and quality of various eatables, etc., sold at the Tuck Shops run at the Pun
jab Roadways Bus Stands in the State ; if so, what and if not, the reasons 
for the same ?

Shri Ram Kishan : The rates for eatables and other articles of standard 
weight and good quality sold at the Tuck Shops at the Punjab Roadways 
Bus Stands are fixed by the General Managers concerned, whenever con
sidered necessary. The rates keep on fluctuating. A statement showing 
the current rates fixed for some of the Bus Stands is laid on the Table of the 
House.

PUNJAB ROADWAYS CANTEEN AT LUDHIANA 

(List of rates) with effect from 25th June, 1964

Serial
No.

Name of articles Price

1 Puri 0.10 nP. each

2 Samosa 0.10 99 99

3 Kichori 0.10 99 99

4 Biscuit (Ordinary and cream) 0.10 99 99

5 Mathi 0.10 99 99

6 Fruit Piece 0.20 99 99

7 Coca-Cola 0.35 99 99

8 Green Top SPL 0.30 99 99

9 Lemon and Rose 0-25 99 99

10 Soda Khara 0.20 99 99

11 Ginger 0.25 99 99
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Serial Name of article 
No.

Price

12 Shikanjbin

13 Tea Cup

14 Eggs boiled

15 Omelet (two eggs)

16 Laddoo

17 Barfi

18 Dali Sawian

19 Lassi 200 gms (Sweet)

20 Lassi 100 gms (Sweet)

21 Lassi Namkin 200 gms

22 Lassi Namkin 100 gms

0-25

0.75

0.10

0.10

0.30 nP. 

0.15 „

„ per plate 

„ each 

„ per piece

0-25 ,, perplate
(1 chhattank)

0-50

0.35

0.40

0.25

per glass

99 99 99

List of Rates Articles Tea Stall Adda Amritsar at Jullundur with effect from 
1st June, 1964

Serial
No.

List of articles Price

Rs nP.

1 Gold Flake Cigarettes .. 0.22 per pkt.

2 Cavenders „ . . . 0.35 >> 99

3 De-Luxe „ .. 0.35 33 99

4 Scissors „ . . . 0.35 99 99

5 Passing-Show „ . . . 0.20 33 99

6 Star „ .. 0.20 33 99

7 Embassy „ 0.25 JJ 99

8 No. 10 „ . . . 0.25 3'9

9 Red and White , . . . 0.95 3? 99

10 Vir Chakra „ 0.12 99

11 Panama „ 0.70 99 99

12 Red Lamp „ .. 0.18 99 99

13 Coca Cola . . . 0.37 per bottle
14 Lemon . , 0.20 99 99
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Serial List of Articles 
N o.

Price

15 Rose 0.20 per bottle

16 Shikanjbin 0.20 per glass

17 Orange • T « 0.30 „  bottle

18 Vin Cola 0.30 „  „

19 T eaC up 0.12 P.

20 Tea \  Set •  • 0.25 „

21 Laddoo •mm 0.06 „

22 Mathi •  • 0.06 „

23 Biscuit •  • 0.06 „

List of Maximum Rates of Fruit
w.e.f. 1st

Shop, Adda Amritsar at Jullundur 
September, 1964

1. Banana 1st Quality •  - • Rs 0.95 P. per dozen

2. Banana 2nd Quality Rs 0.75 P. per dozen

3. Apple Kulu •  • Rs 2.00 per kilo

4. Apple Special 1st Quality •  ' 4, Rs 2.50 „  „

5. Apple Golden Red Simla Spl. •  7 • Rs 3.50 ,, „

6. Apple Amri •  -<.  Rs 4.00 ,, „

7. Apple Golden 2nd Quality Rs 3.50 „  „

8. Grapes Spl. Rs 0.75 per 250 gams

9. Grapes 2nd Quality . . . Rs 0.62 „  „

10. Sweet lamon Rs 2.50 „  „  dozen

Rate of articles fixed by the General Manager, Punjab Roadways Gurgaon, for the 
Tuck Shops on the General Bus Stand Shop No. 2 Fruit Shop.

Serial Name of the articles Price
No.

1 Guava ... Rs 1.00 per kilo

2 Banana ... Rs 0.75 P. per dozen

3 Grapes «. Rs 4.00 per kilo

4 Pomegranate — Rs 3.00 per kilo

5 Pears «. Rs 1.25 nP. per kilo

Rate 0 1 articles fixed by the General Manager, Punjab, Roadways. Gurgaon Aor the 
Tuck Shops on the General Bus Stand



Shop No. 1
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Serial Name of articles Rate fixed by the G.M.
No.

1 Laddu .. 10 P.each

2 Tea .. 15 P. per cup

3 Samosa ... 10 P. each

4 Potato Cake .. 12 P. each

5 Barfi ... Rs 4 per kilo

6 Pakora ... Rs 2 per kilo

7 Mathi .. Rs 0.06 P. each

Approved rates of articles sold at the tuck shop at Ambala Cantt.

Sweets Tea and Cigrettes, etc.,etc.

Tea . 0.15 per cup Gold Flake

Rs. P. 

1.25

Samosa Big size 0.15 P. piece Regent .. 1.25

Biscuit big size 0.12 P. piece Red and White .. 0.95

Cream Biscuits 0.20 Capstain ... 1.00

Cake piece 0.25 a Cavender .. 0.35

Mathi 0.13 >> *> Scissors .. 0.35

Pakora 0.13 >» , , De-Luxe ... 0.35

Warra 0.13 »» /, Panama ... 0.70

Biscuits 1.00 per packet Simla 0.70

Milk Bottle 0.50 P. No. 10 ... 0.25

Band Big 0.18 »» Embassy ... 0.25

Coca Cola 0.40 Gold link 0.22

Orange 0.40 Star ... 0.20

Khara Soda 0.20 »» Passing Show 0.20

Teptoorange pine Apple 0.35 Gold Flake ... 0.20

Pinni 0.20 » Light House ... 0.20

Pathura with Chhollas 0.20 „ plate

Red Lamp 

Wills • •

0.18

0.60
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Serial Name of article 
No . Price

Kulcha with Chhollas 0-15 per plate Charm inar
Rs P. 

0.20

Bedi (small bundle) 0.07

Bedi (Big bundle) 0.08

Match box 0.07

Paan 0.10

Chocolate ice cream 0.75

Ice cream packet 0.75

Ice cream packet 0.35
(small)

Tea

Approved rates of aricles sold at the tuck shop at Karnal Bus Stand
Rs nP. 0.13 N.P.
0.15 cup Chapati

Sabji Spl. 0.30 per plate

Mutton 0-80 per plate

Biscuit small “Delhi” .. 0.05

Biscuit “Karnal” 0.08

Cake per piece 0.25

Mathi per piece 0.08

Samosa 0.10

Barfi 50 grams 0.25

Milk warm with sugar 0.20
200 grams

Dahi 200 grams 0.25

Lassi Dahi 200 grams 0.50
per glass (Sweet) 

Lassi-Dahi 200 grams 0.40
(Namkin)

Lassi Dahi 100 grams 0.35
(Sweet)

Lassi Dahi 100 grams 0.25
(Namkin)

Coca-Cola 0.40

Coca-Cola Orange 0.40

Orange “Karnal” 0.25

Coca-Cola “O.K ” 0.30

Khara Soda”Delhi” 0.20

Shakanjbin 0.35

Sharbat “Karnal” 0.35

Sharbat Ru-Afza 0.45

Lemon Rose 0.25

Egg boiled 0.25



xxxiii

Kate of Article at Tea Stall, Chandigarh Bus Stand

Serial Article 
No.

Rate fixed

1 One Cup Tea (7 oz.) .. 0.12 paise

2 Coca Cola .. 0.40 paise •
3 Lemon .. 0-35 paise

4 Samosa Pottato .. 0 15 paise

5 Baker Maida .. 0 1 5  paise

6 Cake piece .. 0.20 paise

7 Kachori ... 0.15 paise

8 Biscuit (Cream) ... 0.10 paise

9 Shikanjbin Glass (Sweet) .. 0.40 paise

10 Milk Bottle big .. 0.80 paise

11 Milk Bottle Small .. 0.45 paise

12 Soda .. 0.20 paise

TEA STALL
List of Articles sold at Hoshiarpur Bus Stand

Serial Name of the articles Rate
No. #

1 Tea ... 0.15 P. per cup
2 Lemon .. 0.20 P. per bottle
3 Khara Soda •• 0.20 „ „
4 Orange -• 0.30 „ „
5 Vimto •• 0.30 „ „
6 Rose •• 0.25 „ „ „
7 Sharbat .. 0.30 per Glass
8 „Shikanjbin (Sweet) 0-35 „

9 Shikanjbin (Namkin) -  0.15 .. „
10 Laddu .. 0.12 P. each

11 Biscuit -  o .io  „

12 Mathi -  0 10
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Meeting between Chief Minister and Deputation of Subordinate
Services Federation

*6617. (c.u.). Sardar Ajaib Singh Sandhu : Will the Chief Minister 
be pleased to state—

(a) whether he met a deputation of the subordinate services Fede
ration recently ; if so, when ;

(b) whether the said deputation submitted any charter of demands 
if so, a copy thereof belaid on the Table of the House ;

(c) the action taken so far or proposed to be taken on the said 
demands ;

(d) whether any promise was held out to the deputation, if so 
the details thereof ?

Shri RamKishan : (a) Yes, Sir, on 4th September, 1964.
(b) Yes, sir, a copy of the charter of the demands made by the Federa

tion is enclosed.
(c) All the demands except grant of 10 per cent House rent Allowance 

were considered and rejected. The demand for the grant of House rent 
allowance is under consideration.

(d) No Sir.

Proceedings of the Meeting of the Punjab State Subordinate Services Federation 
(Class III Employees) Ludhiana District Courts compound, Ludhiana

We, the members of the above Federation have been very much upset due to the 
heaviest Dearness and continuous rise in prices. The position of Price Level has been 
worsening for the last so many years and on every morning we are told of fresh rise in 
prices. After all, there comes a positive or preventive check to all the eventualities, but 
unfortunately there has been no sign of decrease in prices ever visible. Thus we, the class 
III poor em ployees feel terribly embarrassed to see that our State Government has never 
thought of increasing our emoluments to stand the serious hardships of our life. After 
all, there is a limit to one’s troubles and toleration, but we feel awfully frustrated and 
discouraged now, when we have nothing to fall back upon at this critical juncture.

With step-motherly treatment given to us by both the State as well as Union Govern
ments, the said services have been rendered de-moralized and feel ourselves like a lost 
child. Since, our preservence and tolerance have come to the state of exhaustion, we, 
therefore, have finally resolved to place our following genuine demands before our 
Hon’ble Chief Minister, Punjab. We feel confident that he would kindly give his per 
sonal thought to our prayer and give out his verdict in our favour within a fortnight, 
as early decision in the matter would relieve us of severe mental depression to a greatest 
e xtent :—

(1) 25 per cent increase of the total emoluments with effect from 1st October, 
1963.

(2) 10 per cent House Rent of tne Total emoluments.

(3) Linking of Dearness Allowances with the cost of Prevailing Prices Index.

(4) Free Education to our children up to the college standard.

(Sd.) . - 

Convener,
Pb. State Subordinate Services 

Federation,
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Election to Municipal Committee, Ambala

*6630. (c.u.). Comrade Shamsher Singh Josh : Will the Minister for 
Education and Local Government be pleased to state—

(a) the date when the elections to Municipal Committee, Ambala 
were held recently and the date when the names of the members 
elected were published in the gazette together with the reasons 
for the delay, if any, in the publication ;

(b) the date when the election of the President of the said Committee 
took place and the date when his name was gazetted, if it has 
not so far been gazetted, the reasons for the same ;

(c) whether it is a fact that some enquiry was held against the newly 
elected President, if so, on what grounds and on whose comp
laint ;

(d) the result of the said enquiry and the action so far taken in the 
matter ?

Shri Prabodh Chandra : (a) Elections to the Municipal Committee, 
Ambala were held on 31st May, 1964. The names of the elected members 
were notified on 1st July, 1964. There had been a little delay due to the 
fact that the Deputy Commissioner, Ambala routed his reference through 
the Commissioner, Ambala Division.

(b) Election to the office of President, Municipal Committee, Ambala 
was held on 3rd August, 1964 and was gazetted on 23rd September, 1964.

b (c) Yes. The enquiry was held on receipt of a complaint from one 
Shri Jit Singh of Ambala. He had alleged that the newly elected President 
had committed various irregularities and his election as President of the 
Municipal Committee, Ambala may not be approved by Government ;

(d) Government decided to notify the election of the newly elected 
President.

Fire Brigade Squad in Chandigarh

*6641. (c.u.). Shri Sagar Ram Gupta : Will the Chief Minister with 
reference to the reply to starred question No. 5802 printed in the list of 
Starred Questions dated 24th March, 1964, be pleased to state—

(a) whether the pay scales and salary of the Capital Fire Brigade 
workers have since been fixed, if so, the details thereof, if not, 
the reasons therefor ;

(b) whether the duty hours of the fire brigade workers in the State 
have been fixed at eight hours daily, if so the reasons for taking 
12 hours duty at present from the Capital Fire Brigade wor
kers.

(c) whether the workers of the Capital Fire Brigade have since been 
brought on regular cadre, if not, the reasons therefor and the 
date by which this is likely to be done ?

Shri Ram Kishan : (a) Yes, the pay scales and salary of the Capital 
Brigade workers have been fixed.

The details are given in Annexure ‘A’.
(b) Yes, eight hours daily duty has been fixed for Chandigarh Fire 

Brigade staff and they are actually performing only eight hours duty.
(c) The proposal with regards to the bringing the Fire Brigade Workers 

in Chandigarh on regular basis, is under consideration of Government.



ANNEXURE ‘A’
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Fire Station Officer 

Sub-Fire Officer 

Chargeman (Mechanical) 

Fire Fighting Leader 

Lorry-cum-Pump Driver 

Fire Fighting Men

Rs

.. 150—5—225

.. 120—3—-150

.. 100—3—130

.. 421—l i —57* 

... 60—3—90

.. 32—1—37

Demands from Capital Technical Workers Union and Sweeper
Union, Chandigarh

**6642. (c.u.), Shri Sagar Ram Gupta : Will the Chief Minister 
with reference to the reply to Starred Question No. 5801 printed in the 
list of Starred Question, dated 24th March, 1964 be pleased to state—

(a) whether the Capital Project Administration has since started 
paying the fixed minimum wages to its employees if not, the rea
son therefor ;

(b) whether the work charged staff engaged on work of a permanent 
nature in the said Administration has since been brought on a 
regular footing if not, the reasons for the delay and the approxi
mate date by which this is expected to be done ;

(c) whether the said administration has since been supplying uni
forms to the employees working in the workshop, tube-wells 
water-supply, building, roads etc., if not the reasons for the de
lay and the date by which this is expected to be done ;

(d) whether the construction of the proposed labour hostels has 
since been taken in hand by the said Administration, if so, the 
progress so far made in this respect and the date by which it is 
expected to be completed ; if not the reasons therefor and whe- 
ther any other alternative arrangements for housing the Ad
ministration employees is under the consideration of the Gov“ 
ernment ?

Shri Ram Kishan : (a) Yes. The case regarding payment of wages 
under the minimum wages Act has since been finalised by Government. 
Payment of wages to work charged staff are being made as provided in the 
common schedule of rates based on the Minimum Wages Act.

(b) 209 posts on work charged basis have since been brought on regular 
cadre. The proposal with regard to bringing the remaining work 
charged employees on a permanent footing is under consideraton of the 
Government.

(c) The proposal with regard to grant of Government Uniforms to 
the Employees working in the workshop tube-wells, water-supply,buildings 
roads, etc., is under consideration of Government;

(d) The work of construction of proposed 2 labour hostels in Sector 
29 has since been taken in hand and is in progress and these are likely to be 
be completed by the end of March, 1965,



xxxvii

Flood Relief Given In Rohtak District

*6652. CC.U.) Shri Mangal Sein : Will the Minister for Revenue be 
pleased to state the number and the names of the persons of Rohtak, 
District who have been given grants, taccavi and any other relief so far, due 
to the floods during the year, 1964?

Sardar Harinder Singh Major : The time and labour involved in collect
ing the information will not be commensurate with any possible benefit 
to be obtained.

Allotment of Houses at Chandigarh
*6663. (C.U.) Shri Om Parkash Agnihotri : Will the Chief Minister

be pleased to state *—
(a) Whether the allotment of full 11 and 12 type houses to the Govern

ment servants stationed at Chandigarh eligible for such allotment 
stands suspended; if so, since when and the reasons therefor;

(b) the number and names of Government servants living in shared
accommodation who were allotted full 11 or 12 type houses
in Sector 22 < r 23 during the period from 1-4-63 to date 
and the reasons therefor ;

(c) the number of Government servants who are ai present living in 
shared accommodation and the steps taken by Government to 
allot full houses of the category to which they are entitled ?

Shri Ram Kishan : (a) Yes, since 7th October, 1958, owing to the inade
quate number of such houses.

(b) Statement I giving the requisite information is laid on the table of 
the House.

(c) Statement II giving the requisite information is laid on the table of 
the House.

STATEMENT I REFERRED TO IN PART (b) OF THE UNSTARRED 
ASSEMBLY QUESTION NO. 6663

LIST OF GOVERNMENT EMPLOYEES WHO WERE ALLOTTED FULL 
XII TYPE HOUSES AND THE REASONS THEREFOR

Serial
No.

Name Reason

1 2 3

1 Shri Om Chand Stenographer, O/O
Adviser Civ il Aviation, Punjab Civil 
Secretariat

2 Shri Sohan Singh, Assistant, Office of
the Financial Commissioner, Punjab

3 Shri Ravinder Nath Varma, Hindi 
Stenographer, Punjab Civil Secretariat

Given benefit of earlier priority as 
orders of Chairman, House, Allotment 

Committee (L)

On Medical grounds, as per orders of 
House Allotment Committee (L)

He was allotted a full 12 type house provi
sionally due to his being a Law student 

and req uiring independent accommodation 
for studies. His allotment of ful 

house lasts upto 31st December, 1964 as 
he is reappearing in the final Law Ex
amination in October, November, 1964
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1 2 3

4

5

6

7

8

9

10 

11 

12

13

Shri Om Parkash Gupta, Office of the He was allotted a full 12 type house beforc 
Punjab Civil Secretariat 10th March, 1958 which he did not occupy-

He applied for it in July, 1964 and was 
reallotted fuU house according to his 
old priority.

Shri Harcharan Singh Jawa, Office of On Medical Certificate, by House Allot- 
the Director Public Instructions , ment Committee (Lower)
Punjab

Shri J.M. Sehgal, Lecturer in Govern- On Medical Certificate, by House Allot
ment College ment Committee (Lower)

Shri Parkash Nath Nanda, Head On Medical Certificate, by House Alio t- 
Assistant Office of the Director of ment Committee (Lower)
Research and Medical Education

Shri Krishan Kumar Kapoor, Assistant. 
Office of the Director Public Instruc
tion, Punjab.

Shri Ram Parkash Sood, Lecturer, 
Government College

Shri N. R. Sharma, Signaller, Office 
the Chief Engineer, Irrigation Branch

Shri R. L. Sharma, Lecturer, Govern
ment College

Shri Raj Kumar Tandon, Assistant, 
Punjab Civil Secretariat

Shri Joginder Singh Kang, Assistant, 
Office of the Punjab Government Pr

On Medical Certificate, by House Allot
ment Committee (Lower)

On Medical Certificate, by House Allot
ment Committee, (Lower)

Reallotted in lieu of full house not pre
viously occupied in 10/58

As per decision of House Allotment Com
mittee (Lower), on compassionate grounds.

As per decision of Chairman House 
Allotment Committee (Lower on compas- 
s on ate grounds

On Medical Certificate, by House Allot
ment Committee (Lower)

14 Shri Swarn Singh Kang, Office of the His two real brothers are serving in 
Punjab Government Press, Chandigarh Operational area and their families are

putting up with him at Chandigarh as 
a permanent measure

15 Shri Sat Pal Sharma, A.S.O, Office of
the Punjab Civil Secretariat

16 Shri Ram Parkash Varmani, Assistant
Office of the Punjab Civil Secretariat

17 ShriJagan Nath, Assistant, Office of
the Inspector General of Police, 
Punjab

18 Shri Bharpur Singh, Assistant, Office
of the Inspector General of Police, 
Punjab

From 10 half as per decision of House 
Allotment Committee (Lower)

From half 12 type as per decision of House 
Allotment Committee (Lower)

On Medical Certificate by the House Allot
ment Committee, (Lower)

Given benefit of earlier priority

19 ShriTirath Ram Sharma, Stenographer His real brother is in operational area and 
Office of the Punjab Legislative his family is living at Chandigarh
Council
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Serial Name Reason
No.

20 Shri Hans Raj Malhotra, Assistant, On Medical Certificate by House A llotment
office of the Inspector General of Committee, (Lower)
Police, Punjab

21 Shri Sham Sarup Soni, Clerk, Office of On compassionate grounds under orders
the Punjab Civil Secretariat of Government

22 Shri Gurnam Singh, Saini, Assistant, Largeness of family and on Medical Certifi-
Office of the Chief Engineer, Irrigation cate by House Allotment Committee, 
Branch (Lower)

23 Shri Charan Singh, Assistant, Office of Real brother is in operational area
the Director of Agriculture and his family is living with him at

Chandigarh

24 Shri Rajinder Nath Chadha, Assistant, On Medical Certificate by House Allot-
Director of Public Instruction, Punjab ment Committee (Lower)

LIST OF GOVERNMENT EMPLOYEES WHO WERE ALLOTTED FULL XI 
TYPE HOUSES AND THE REASONS THEREFOR

1 2 3

1 Shri Gurmit Singh Sandhu, Accountant, As per decision of House Allotment Corn- 
Hospitality Organisation mittee (Lower) as his brother is serving in

operational area and his family is putting 
up with Shri Gurmit Singh.

2 Shri Gurbax Singh, Assistant, Office of As per decision of House Allotment Com- 
the Inspector General of Police, mittee (Lower) on medical grounds* and
Punjab largeness of family.

STATEMENT II REFERRED TO IN PART(c) OF UNSTARRED ASSEMBLY
QUESTION NO. 6663

First Part.— 7760.

Second Part.—In the case of 9 type houses, allotment of full houses is made on 50:50 
basis of those residing in full 10 type houses andthose residing in half 
9 type houses. As regards other categories, about 1,400 houses of 
13 type were constructed in the year 1960-61 and some of those were 
allotted in full to Class III and Class IV Government employees. 
The Following more steps have been taken in the matter

(i) Government had decided that Government employees, who had 
built their own houses at the Capital, could retain the Government 
accommodation for a period of five years form the date of completion 
of their own houses. Thereafter, they are required to vacate Govern
ment houses or pay the Economic Rent.
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(ii) Government have decided the construction of more houses,
start with, of the lowest category with suitable revision of the 
norm of space and specifications so as to ensure that the loss in 
rent is reduced to the minimum possible extent.

(iii) Government have also decided to subsidise house rent to class 
III and Class IV Government employees in Chandigarh upto 
7J per cent in case of those who are either without Government 
houses or hire private houses on giving up sharing a Government 
house at present.

Industrial Estate at Hansi in Hissar District 
6669. (C.U.). Shri Amar Singh : Will tjie Chief Minister be pleased 

to state whether there is any proposal under the consideration of the Govern
ment to establish an Industrial Estate at Hansi in Hissar district, if so, 
the approximate date by which it is likely to be established ?

Shri Ram Kishan : Yes; by December, 1965.

Ley land Buses sent to Delhi Sub-Depot 
*6672. (C.U.) Chaudhri Net Ram : Will the Chief Minister be 

pleased to state whether it is a fact that five Leylanci Buses allotted to the 
Sub-Depot of the Punjab Roadways at Hissar have been returned to Delh 
Sub-Depot, if so, the reasons therefor ?

Shri Ram Kishan : Yes the five Leyland Buses have recently been 
transferred to Delhi Sub-Depot for proper servicing and maintenance as 
adequate workshop facilities are not available at Hissar. The buses * will 
howerver, continue to operate on Delhi-Hissar route as previously.

Loss Sustained by Punjab Roadways Gurgaon 
6673. (C.U.) Chaudhri Net Ram : Will the Chief Minister be

pleased to state whether it is a fact that the Punjab Roadways, Guergacn, 
suffered a financial loss during the years, 1963 and 1964, if so, the extent 
and th ■* causes thereof ?

Shri Ram Kishan : No Sir.

Pond Area in Kapurthala District 
6688. (C,U.) Sardar Balwant Singh : Will the Minister for Public 

Works and Welfare be pleased to state —
(a) whether as a consequence of the Harike Barrage, some area was

declared as a Pond area in the Kapunhala District, if so, the 
names ol the villages which come within that Pond area;

(b) whether it is a fact that the back waters of the Harike barrage 
also effect certain villages not included in the Pond area mentioned 
in part (a) above, if so, the names of those villages ;

(c) whether the Government proposes to acquire the villages mentioned
in part (b) above ?

Chaudhri Ri/ak Ram (a) Yes. A list of the villages falling in Pond area 
is attached.

(b) No.
(c) Does not arise.

The names of the villages falling in Pond Area in Kapurthala District

1. Sitapur
2. Bishanpur.
3. Dewa Singh wala*
4. Nihalpur,



5. Jagatpur............., :.. ' ’
6. Khara
7. SanghekeKhurd.
8. GattaPohwindian.
9. Mand Kirian.

10. Mand Kambo.
11. Guddo.
12. Nikke.
13. Patti Wras.
14. Mand Fatehpur.
15. Pipal.
16. Jand.
17. Mandsinghpur.
18. Jamewala. - -

:19. Gamewala. ^
20. Shahwala.
21. Ahli Khurd.
22. Fathehwala.
23. Indresa.
24. Bakarke.
25. Mand Indresa.
26. Bharo Wana.
27. Takia.
28. Kutabpur.
29. Jhugian Gram.
30. Tibbi.
31. Ramgarh Dalail.
32. Mand Inderpur.
33. Ahlikalan.
34. Ghananwandi.
35. Sheikh Mange.
36. Mand Ahli Kalan.
37. Sarupwal.

Enquiry Against Headmistress, Government Girls Higher Secondaiy
School, Rupar

*6690. (C.U.) Comrade Shamsher Singh Josh : Will the Minister 
for Education and Local Government be pleased to state whether any erquiry 
was held by the Education Department into certain allegations of embt zzlemen* 
of Funds by the present Headmistress of Government Girls Higher Secondary 
school, Rupar; if so, the report of the enquiry be placed on the Table of 
the House ?

Shri Prabodh Chandra : The regular departmental enquiry is still in 
progress.

Setting up Industrial Estate at Nay a Nangal, Distinct Hoshiarpur

*6695. (C.U.) Shri Surinder Nath Gautam : Will the Chief Minister 
be pleased to state whether it is a fact that certain area of land for setting 
up an Industrial Estate at Naya Nangal in district Hoshiarpur, has been 
acquired and possession thereof taken ;

(b) if the answer to part (a) above be in the affirmative, the time by 
which the construction of the Industrial Estate is likely to be 
started ?

Shri Ram Kishan : (a) Surplus land out oi the area acquired by Nangfcl 
Fertilizer Factory is being purchased for setting up an Industrial Estate. 
Its possession has still to be taken.

(b) About six months.
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Bogus Permits For Sugar in District Amritsar

*6696. (C.U.) Comrade Makkhan Singh Tarsika : WilJ the Chief 
Minister be pleased to state :

(a) 'whether it is a fact that the district authorities of Amritsar district 
received complaints from the villagers during the period from 1st January, 
1964 to date that Sugar was being obtained on bogus permits by 
certain persons for marriages, death anniversaries and akhandpaths; if so, the 
details of such Complaints, blockwise be laid on the Table of the House ;

(b) the names and addresses of such permit holders and of those who 
attested their statements that Suagar was required for purposes mentioned 
in part (a) above together with the details of the action, if any taken against 
them blockwise ?

Shri Ram Kishan : (a * & (b) A statement containing the required 
information is laid on the table of the House.
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Promoting of Superintendents, etc. in Transport Department 
*6711 (CU). Comrade Makhan Singh Tarsikka s Will the Chief

Minister be pleased to state the number of Superintendents and Head Assif- 
tants (in Head Office and Punjab Roadways Depots), Assistant Secretaries 
of Regional Transport Authorities, Siaiion Supervisors and Traffic M anage^ 
in the Punjab Roadways Depots promoted on or after 12th September, 1963 
in the Transport Department together with the number of those belonging 
to the Scheduled Castes amongst them promoted in accordance with Govern
ment instructions reserving 10 per cent promotional posts for the Scheduled 
Castes and Backward Classes ?

Shri Ram Kishan : A statement is laid on the Table ol the House.

Statement showing promotion of Superintendents, etc., in Transport Department

Category of post
No.
of

posts

Promoted 
on or 

after 12th 
September, 

1963

No. of those 
belonging to 
Scheduled Castes

Superi ntendent, Head Office .. .. ,,

Superintendent, Punjab Roadways 2 2

Head Assistants (Head Office) 3 3 • V

Assistant Secretary, Regional Transport Autho
rity

1 1 1 (since reverted)

Tiaffic Managers 1 2 (One since 
reverted)

Station Supervisors 3 3 ... (Two since 
reverted)

UNSTARRED QUESTIONS AND ANSWERS 
Complaints received by Co-ordination Comjnittee against Gazetted

Officers in Amritsar District
2007. Comrade Makhan Singh Tarsikka : Will the Chief M inister 

be pleased to state the number of the complaints received by the Co-ordination 
Committee against the Government Gazetted Officers in Amritsar District 
during the years 1962-63 and 1963-64 together with the action taken thereon 
and the names of the Gazetted Officers against whom action was taken ?

Shri Ram Kishan : No complaint against the Gazetted Officers in 
Amritsar District was discussed in the District Co-ordination Committee 
meetings held during the years 1962-63 and 1963-64. Six complaints against 
Gazetted Officers were received by the Additional District Magistrate, Amritsar 

during the years 1962-63 and 1963-64 and the same were filed after enquiry.
Loans and Subsidy for Development of Poultry 

2024. Chaudhri Ranbir Singh : Will the Minister for Home and 
Development be pleased to state— f v ;

(a) the amount of loan assistance and subsidy separately’ sanctioned 
by Government during the Second Plan period and the first 
three years o f the Third Five-Year Plan districtwise for the de
velopment o f poultry ;



xtix

(b) the amount of loan assistance and subsidy separately proposed 
to be granted for the ^purpose districtwise during the years
1964-65 and 1965-66 ?

Shri Ram Kishan : (a) The requisite inrormation is given in the attached 
statement.

(b) Funds for the grant o f  loans/subsidies under the Punjab State Aid 
to Industries Act, 1935 and the rules framed thereunder, are allotted not for 
any particular industry or districtwise, but for the development or„all the 
small scale industries, including cottage and village industries and poultry 
farming. Accordingly assistance is given in deserving and genuine cases 
only. Provision of Rs 41.04 lakhs for loans, Rs 1 lakh for subsidies has been 
made ror the year 1964-65 and it is proposed to provide Rs 50.63 lakhs and 
Rs 1.88 lakhs respectively during 1965-66.

Reply to Unstarred Question No. 2024 asked by Chaudhri Ranbir Singh

Part (a) of the Unstarred Question

Serial
No.

Name of district

Assistance sanctioned 
during the Second 

Plan period

Assistance sanctioned 
during the f i r s t  2 

years o f the Third  
Plan periody

Loan Subsidy Loan Subsidy

1. 2 3 4 5 6

Rs Rs Rs Rs

1 Rohtak 1,500 .. 52,000 ..

2 Sangrur 3,900 .. 75,500

3 Ferozepore 4,500 .. 1,09,750

4 Hoshiarpur 7,650 • 4 1,61,550 800

5 Kulu 2,500 1,100 24,000 1,750

6 Ambala 2,500 ... 1,97,650 _

7 Jullundur 6,500 . . 1,17,275 ...

8 Kangra 7,000 . . 69,300

9 Kapurthaia 2,000 . -. 48,000
10 Karnal 9,850 .. 62,000 1,500

11 Patiala 5,000 .. 1,17,500 • •

12 Gurdaspur 3,500 3,150 39,050 3,150

13 Mohindergarh ,. .. . .

14 Gurgaon 5,000 .. 2,68,500

15 Amritsar 500 1,26,500 3,250



1

K  • -2 ;• ■ 3 ■ 4 ' 5 6 ^

16 Simla

f 17 Ludhiana

18 Hissar •: ■

. 19; Bhatinda ;  ;V .

; -  u Third Five-Year Plan
2042. Chaudhri Ranbir Singh : Will the Minister for Revenue be 

pleased to state— 1
' (a) the amount of receipts anticipated under the Registration Fee

during the Third Five-Year Plan period which was taken into 
account , as “resources” for the Plan at the time of its formula
tion ;

(b) the actual receipts which are likely to be available for the Plan 
under the said head during the Plan period ;

- (c) the estimated shortfall in receipts under the said Head during the
Plan period and the steps, it any, proposed to be taken to make 

^ ; ■ up the deficit: ? '
Sardar Harinder Singh Major : (a) Rs 2,55,00,000.
(b) Rs 2,05,00,000.
(c) The deficit (Rs 50,00,000) in receipts is likely to be made gecd by the 

proposed extension of the provisions of section 59 of the Transfer of Property 
Act, 1882, to the entire State of Punjab.

2,000 48,250 V
9,500 • • 64,000 2,000 %
1,000 .. 25,000

41,000

Industrial Co-operative Societies in Amritsar District ^
2044. Comrade Makhan Singh Tarsikka : Will the Chief Minister 

be pleased to state the names and addresses of the Industrial Co-operative |
Societies functioning at present in Amritsar District, together with the names j
and addresses of their office bearers ?

Shri Ram Kishan : The requisite information is as under :— jI
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Consolidation Operations in certain villages of Amritsar District

2038. Comrade Makhan Singh Tarsikka : Will the Minister for Revenue 
be pleased to state—

(a) whether consolidation operations are going on at present in villages 
Jandiala Guru and Tarsikka in Amritsar District; if so, the names 
of persons with their full addresses who appealed against the orders 
of the A.C.O. and the C.O. to the higher authorities and the 
main points of appeals in each case ;

(b) whether any complaints of corruption against the Consolidation 
Officials have been received by the higher authorities against the 
officials working in both the villages mentioned above; if so, the 
details thereof and the action taken thereon be laid on the Table ?

Sardar Harinder Singh Major : (a) First Part.—Yes.
Second Part.—  A’ statement L  attached herewith .
(b) No complaint against the officials working in village Tarsikka in 

Amritsar District was received. The details of the complaints received against 
officials working in village Jandiala Guru and the action taken are given 
in the statement as under:—

STATEMENT ‘A’

Statement showing details of objections received under section 21(2) of C.H.Act in
Village Tarsikka

Serial Name of party Details of appeal
No.

Sarvshri
1 Shri Gurbaksh Singh, Gian Singh

sons, of Bur Singh
2 Khem Singh, son of Nihal Singh

3 Bishan Singh, son of Kala Singh
4 Surrinder Singh, son of Wassan Singh
5 Ajit Singh, son of Assa Singh
6 Piara Singh, son of Lall Singh
7 Bachan Singh, son of Assa Singh
8 * Major Singh, Dial Singh, sons of

Shumer Singh
9 Fauja Singh, son of Jagat Singh

10 Piara Singh, son of Kesar Singh
11 Lachman Singh, son of Nand Singh

12 Khem Chand, son of Daulat Ram
■*

13 Mela Ram, son of Jaswant Rai
14 Fauja Singh, son of Hira Singh
15 Jagan Nath, son of Munshi Ram
16 Dalip Singh, Miyyah Singh
17 Shrimati Iqbal Kaur, widow of Shiv 

Singh
18 Balwant Singh, son of Kehar Singh
19 Kishan Singh, son of Kesar Singh
20 Gurrah Singh, son of Hira Singh
21 Inder Singh, Chanan Singh, sons of

Ram Singh
22 Uttam Singh, son of Maghar Singh
23 Gujjar Singh, son of Gurdit Singh
24 Bhagat Singh, son of Nand Singh

He be given area near well.

He has been given land in three different 
places, Should be given in one place.

He should be given his Mango tree 
He should be given share from the well. 
He has been given inferior land.
He should be given area at major portion. 
No body else be given share from his well 
No share has been given from ‘Chah’

He has not been given correct area 
Area be given at Major Portion 
Area for extension of abadi has not been 
correctly given

Land purchased by him should be consolidat- 
ted with his land 

Inferior land has been given 
Area be given at Major portion 
His Kurrah be properly shaped 
Area at Major portion be given 
Area be given at Major portion

Shamlat Area be given 
Area be given near ‘Chah*
Area be given at Major portion 
Area be given near boundary of village 

Bolrah
Less area has been given 
Inferior land has been given 
Area be given near ‘Chah’
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Serial N am e o f party  Details o f appeal
N o.

25 Dalip Singh, son of Makhan Singh
26 Balwant Singh, son of Kehar Singh
27 Gurdip Singh, son of Jawand Singh
28 Gurdip Singh, son of Jawand Singh
29 Charan Singh, son of Sultan Singh
30 Karnail Singh, son of Thakur Singh
31 Ganga Singh, son of Pal Singh
32 Inder Singh, son of Khushal Singh
33 Inder Singh, son of Khushal Singh
34 Hazara Singh, son of Jawand Singh
35 Mahesha Singh, son of Jawala Singh
36 Karnail Singh, son of Jawala Singh
37 Karnail Singh, son of Jawala Singh
38 Atma Singh, son of Nand Singh
39 Ajaib Singh, son of Deva Singh
40 Mehnga Singh, son of Deva Singh
41 Bur Singh, son of Wadhawa Singh
42 Mohan Singh, son of Deva Singh
43 Ishar Singh, son of Mangat Singh
44 Baldev Singh, son of Surat Singh
45 Angrez Singh, son of Wasakha Singh
46 Suman Singh, son of Santa Singh
47 Bur Singh, son of Chanda Singh
48 Kirpa Singh, son of Dhirta Singh
49 Santa Singh, son of Hira Singh
50 Darshan Singh, son of Bahadur Singh
51 Angrez Singh, son of Wasakha Singh
52 Bhadur Singh, son of Wasakha Singh
53 Jiwan Singh, Fauja Singh, sons of

Bhag Singh
54 Kishan Singh, son of Wasawa Singh
55 Pritam Singh, son of Inder Singh
56 Dalip Singh, Bakshish Singh, sons of

Jawand Singh
57 Ujagar Si 'gh, Kishan Singh, sons of

Amar Singh
58 Gura Singh, son of Thakur Singh
59 Surat Singh, son of Wasawa Singh
60 Sadhu Singh, son of Wasawa Singh
61 Bishan Singh, son of Lall Singh
62 Chanan Singh son of Angrez Singh
63 Banta Singh, son of Gurdit Singh
64 Darshan Singh, son of Bur Singh
65 Puran Singh, son of Dhanna Singh
66 Labh Singh, son of Kanihya Singh
67 Surat Singh, son of Hari Singh

68 Puran Singh, son of Isher Singh
69 Gurnam Singh, son of Maghar Singh

70 Chanan Singh, son of Jawala Singh
71 Chanan Singh, son of Jawala Singh
72 Rattan Singh, son of Wadhawa Singh
73 Gujjar Singh, son of Harnam Singh
74 Sham Singh, son of Mewa Singh
75 Sham Singh, son of Mewa Singh
76 Sham Singh, son of Mewa Singh
77 Gurmej Singh, son of Puran Singh
78 Lachman Singh, son of Waskha Singh
79 Bur Singh, care of Jagtar Singh, son of

Teja Singh

A rea has been less 
Path  to  C hah is not correct 
A rea be given near ‘C hah’
Inferior land has been given 
Share o f well be given 
K urrah  be given in one place 
A rea be given at ‘C hah’
A rea be given a t m ajor portion
C orrect path  be given to  C hah
P ath  to  K u rrah  be given correctly
Path  to  K urrah  n o t given. Area is also less
Less area has been given
P ath  to K urrah  n o t right
Reserve area n o t given correctly
Major portion area be given
Inferior land has been given
Land o f -/8/- be given to  him
A rea is given less
Area^be given in one K urrah
K hal be given and path  be given correct
M ajor portion  n o t correctly calculated
P ath  be no t gifen th rough his k u rrah
A rea be given a t m ajor portion
Less M ajor portion  given
M ajor portion  wrongly calculated
A rea be n o t given across path
Deficiency o f area be m ade good
C hahi area be given
A rea be given near ’C hah’

A rea has been away from  ‘C hah’
A rea be given a t M ajor portion  
E ntire a rea  be given near ‘C hah

A rea o f B lock N o. 2 n o t given correctly

M ajor portion  n o t given 
A rea o f higher value given 
H is previous area be given 
A rea n o t given a t M ajor portion  
A rea n o t correctly allotted 
A rea given less
H e is no t satisfied with his ku rrah  

A rea be given near ’C hah’
M ajor portion  wrongly calculated 
H e should be explained abou t his k u rrah ’l 

a llo tm ent
A rea n o t correctly  allotted
Two paths has been iaken  from  his K urrah

M utation  o f m ortgaged land n o t entered 
A rea aro u n d  well be given 
A rea be given near ‘C h ah ’
A rea be given a t m ajor po rtio n  
C orrect pa th  be given 
C orrect area be given to him  
Lesser area has been given 
C orrect p a th  be given 
Contested m utation  be decided early 
Share from  well be given
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Serial Name of party Details of appeal
No.

80
81
82
83
84
85
86
87
88
89

90
91
92
93
94
95
96
97
98
99 

100 
101 
102
103
104
105
106

107
108
109

110 
111 
112
113
114
115
116
117
118
119

120 
121 
122
123
124
125
126
127
128

129
130
131
132

Bishan Singh, son of Jawand Singh 
Ajaib Singh, son of Bela Singh 
Ujagar Singh, son of Wasakha Singh 
Lachman Singh, son of Bahadur Singh 
Joginder Singh, son of Gujjar Singh 
Gujjan Singh, son of Ladha Singh 
Waryam Singh, son of Jawala Singh 
Sukhdev Singh, son of Ishar Singh 
Jawand Singh, son of Wasawa Singh 
Ishar Singh, Lakha Singh, sons of Chet 
Singh

Lakha Singh, son of Maghar Singh 
Milkha Singh, son of Bur Singh 
Ajaib Singh, son of Deva Singh 
Arjan Singh, son of Nihal Singh 
Ajaib Singh, son of Deva Singh 
Lakha Singh, son of Nihal Singh 
Teja Singh, son of Santa Singh 
Chanan Singh, son of Chattar Singh 
Bahadur Singh, son of Ganda Singh 
Bahadur Singh, son of Ganda Singh 
Joga Singh, son of Surain Singh 
Najar Singh, son of Buta Singh 
Surain Singh, son of Mohar Singh 
Kamail Singh, son of Sher Singh 
Rur Singh, son of Achhar Singh 
Inder Singh, son of Gurdit Singh 
Shrimati Bishan Kaur widow of 
Jawala Singh

Piara Singh, son of Bishan Singh 
Dula Singh, son of Kala Singh 
Shrimati Surjit Kaur widow of Sohan 
Singh

Thuman Singh, son of Sohan Singh 
Dula Singh, son of Kala Singh 
Santokh Singh, son of Chet Singh 
Wasan Singh, son of Jawala Singh 
Banta Singh, son of Gurdit Singh 
Sultan Singh, son of Bur Singh 
Jawand Singh, son of Panjab Singh 
Santokh Singh, son of Sunder Singh 
Mukhtiar Singh, son of Lachman Singh 
Mukhtiar Singh, son of Lachman 
Singh

Shrimati Tej Kaur 
Inder Singh, son of Maghar Singh 
Inder Singh, son of Maghar Singh 
Chuhar Singh, son of Inder Singh 

Dittc
Sohan Singh, son of Jawala Singh 
Mohan Singh, son of Saudagar Singh 
Teja Singh, son of Santa Singh 
Ujagar Singh, Najar Singh sons of 
Kehar Singh

Sewa Singh, son of Mohan Singh 
Mayya Singh, son of Ganda Singh 
Hamam Singh, son of Hukam Singh 
Sham Singh, Tara Singh, sons of Mara 
Singh

Share from well be given 
Kurrah not correctly given 
Share of ‘Chah’ be given 
Area be given at Major portion 
Shape of Kurrah be made square 
Shape of Kurrah is not right 
Rasta and Khal are not right 
Khata be separated 
Area be given near ‘Chah’
Area be given near ‘Chah’

Area is not given correctly 
Area be not given across road 
Area be given at Major portion 
Area be given near well 
Area not been given correctly 
Area be given near ‘Gharrat’

Account of his Kurrah be explained 
Area be given at ‘Chah’
Share of well is less
Area not correctly given
Major portion not correctly worked out
Area is not correctly given
Share of well be maintained
Area be given at Major portion
Area of Block No. 2 be given
More area of well be given
Area of Major portion be given

Old area be given to him 
Haveli is wrongly been shown 
Nishan Dahi not given

Area not been given correctly 
Area less given
Mortgaged area not been given correctly 
Area be given near ‘Chah’
Area less given
Chah Area be given
Area be given at major portion
Area given is inferior
One Kurrah be given
Justice be given to him

Chah share not given 
Block I area be given 
Area be given near well 
Area be givfcn near ‘Chah’
Rehan Area not correctly given 
Path to Chah be given 
Share of ‘Chah’ not given 
Area given is less 

Ditto

Area be given at Major portion 
Area not correctly given 
Rehan area not given 
Pass book not given
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Serial Name of party Details of appeal
No.

133 Gujjar Singh, son of Gurdit Singh
134 Ditto
135 Hari Singh, son of Mahan Singh
136 Harbans Singh, son of Thakur Singh
137 Shangar Singh, son of Uttam Singh
138 Kartar Singh, son of Narain Singh
139 Dilbagh Rai, Ram Narain, sons of

Amar Singh
140 Ujagar Singh, son of Ganda Singh
141 Sewa Singh, son of Narain Singh
142 Jawand Singh, son of Jawala Singh
143 Gurbaksh Singh, son of Gurdit Singh
144 Joginder Singh
145 Dalip, son of Saudagar Singh
146 Jagir Singh, son of Kesar Singh
147 Thakur Singh, son of Chet Singh
148 Shrimati Gurdip Kaur, wife of Sohan

Singh
149 Harbans Singh, son of Narain Singh
150 Sarodayal, son of Saheb Singh
151 Shrimati Pritam Kaur, widow of

Jawand Singh
152 Inder Singh, son of Wadhawa Singh
153 Lachman Singh, son of Wasakha Singh
154 Teja Singh, son of Dial Singh
155 Chanan Singh, son of Labh Singh
156 Ditto
157 Bishan Singh, son of Amar Singh
158 Fauja Singh, son of Jagat Singh
159 Chet Singh, son of Jhanda Singh
160 Saudagar Singh, son of Ganda Singh
161 Bhim Sain, son of Guran Ditta Mai
162 Mela Singh, son of Jawant Rai
163 Ujagar Singh, son of Wasakha Singh
164 Jhuman Singh, son of Labh Singh
165 Lachman Singh, son of Wasakha

Singh
166 Arjan Singh, son of Nihal Singh
167 Charanjit Singh, son of Rajinder

Singh
168 Bhagat Singh, son of Nand Singh
169 Achhar Singh, son of Rur Singh
170 Dharam Singh, son of Bahadur Singh
171 Dalip Singh, son of Mohan Singh
172 Surain Singh, son qf Natha Singh
173 Mohan Singh, Punjab Singh
174 Massa Singh, son of Mana Singh
175 Mool Chand
176 Tara Singh , son of Lehna Singh
177 Lachman Singh, son of Jagir Singh
178 Dafedar Sumand Singh
179 Tahal Singh, son of Kharak Singh
180 Kundan Singh, son of Ujagar Singh
181 Boota Singh, son of Sunder Singh
182 Wasakha Singh, son of Kehar Singh
183 Mayya Singh, son of Ganda Singh
184 Mangal Singh, son of Narain Singh
185 Khem Singh, son of Nihal Singh
186 Tehal Singh, son of Uttam Singh
187 Ajaib Singh, son of Sunder Singh

Possession of mortgaged area be given
Shape of Kurrah be set right
Area given is less
Shape of Kurrah not right
Share of well be given
Area be not given near Raj bah
Path to Chah is not right

Shape of Kurrah be made square 
More shape of well be given 

Ditto
Area not correctly given 
Khal be given
Inferior land has been given 
Area be given at Major portion 
Area given in less 
Share of Chah be given

Rasta be given
None should be given a well
Share of Chah is less

Area be given at ‘Chah’
Nishan Dahi not given
Area be given near well
Area be given correctly
Area be given near his brother’s land
Raqba not given correctly
Kurrah of Tenancy area not made
Khal be given on one side of Kurrah
Share of well is less
Rasta be correctly given
Raqba be correctly given
Area be made good
Share of well be given
Area be given near well

A block area be made good 
Area be given near well

Ditto
Share of well be given 
Area given is less 
Share of well be given 

Ditto
Raqba given is less 
Rasta be given
Area be given at major portion 
Area be given near ‘Chah’
Raqba be correctly given 
One Kurrah be given 
My kurrah is wrongly worked out 
Hissah Chah be given 
Raqba given is less 

Ditto 
Ditto

Area be given near Chah 
Share of well be given 
Land be given near well 

Ditto
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Serial Name of party Details of appeal
No.

188 Darshan Singh, son of Hazara Singh
189 Ravi Sain, Shahsi Sain, sons of

Balwant Rai
190 Sajjan Singh, son of Arjan Singh
191 Teja Singh, son of Mangal Singh
192 Vir Singh, son of Maghar Singh
193 Tara Singh, son of Gopal Singh
194 Balwant Singh, son of Kehar Singh
195 Chet Singh, son of Ganda Singh
196 Shrimati Ram Piari
197 Sadhu Singh, son of Bur Singh
198 Jawand Singh, son of Nath a Singh
199 Chanan Singh, son of Sunder Singh
200 Hazara Singh, son of Gopal Singh

201 Gajinder Singh through Charanjit
Singh

202 Joginder Singh, son of Karnail Singh
203 Chanan Singh, son of Angrez Singh
204 Sukha Singh, son of Dial Singh
205 Iqbal Singh, son of Teja Singh
206 Ditto
207 Pritam Singh, son of Inder Singh
208 Ditto
209 Karnail Singh, son of Jawand Singh
210 Sewaran Singh, son of Achhar Singh
211 Saudagar Singh, son of Kala Singh
212 Pritam Singh, son of Inder Singh
213 Balwant Singh, son of Bhagat Singh
214 Geja Singh, son of Santa Singh
215 Shangara Singh, son of Massada

Singh
216 Surmukh Singh, Nagaland
217 Makhan Singh, son of Nihal Singh
218 Boota Singh, son of Sauaagar Singh
219 Karam Singh, son of Gulab Singh
220 Jawand Singh, son of Gurdit Singh
221 Achhar Singh, son of Attar Singh
222 Banta Singh, Pahu Singh
223 Banta Singh, son of Lall Singh
224 Dalip Singh ,son of Gurdit Singh
225 Jabarjang Singh
226 Mahinder Singh, son of Gura Singh
227 Jashir Singh, son of Sohan Singh
228 Joginder Singh, son of Gujjar Singh
229 Mangal Singh, son of Narain Singh
230 Wasan Singh, son of Narain Singh
231 Shrimati Harnam Kaur, widow of

Hazara Singh
232 Right-holders of Taraf ‘Dai’
233 Jagat Singh, son of Hem Singh
234 Tara Singh, son of Karam Singh
235 Sham Singh, son of Hazara Singh
236 Thakur Singh, son of Harnam Singh
237 Ajaib Singh, son of Sunder Singh
238 Chanan Singh, son of Angrez Singh
239 Charan Singh, son of Surain Singh
240 Karnail Singh, son of Sher Singh
241 Surain Singh, Sohan Singn, sons of

Mohar Singh
242 Hazara Singh, son of Sohan Singh

Raqba be reserved 
Raqba given is less

Mutation be entered 
Raqba be correctly given 
No change be made in their land 
Nishan Dahi be given 
Area be given at one place 
Scheme Khal be given on one side 
Killah having Mango tree be given 
Area be given at major portion 
Major portion wrongly worked out 
Nishan Dahi be given
Land for extension of abadi be given 
before his house 
Raqbas given is less

Rehan Area given is far away 
Raqba given is less 

Ditto
Inferior land has been given
Indroon Phirni area given is less
Mutation be accepted
Area be given at major portion
Raqba given is wrong
Inferior land is given
Kurrah be given on side of Raj bah
He should be not overflown
He should not be given pieces of killah
He should not be overflown
Area be given near well

Area be given near ‘Chah’
Area be correctly given 
No body be given share of well 
Share of well be given 
More share of well be given 

Ditto 
Ditto

Area be made square
Rasta be given
Area given is less
Area be made square
Area be given near his uncle’s Kurrah
Share of well be correctly given
Land be given near well
Path be given to Chah
Possession be given

Rasta be straightened
1,2 ka Hissa be given
Area be given near well
Area be given correctly
Share of well be given
Nishan Dahi be given
Area given is less
Area be given at Major portion
More share of well be given
Share of well be not reduced

Major portion be set right



STATEMENT

Statement showing the details of objections received under section 21(2) of C/H 
Act in village Jandiala Guru. No appeal under section 21(3) received so far from any

of the Right-holders ol village Tarsikka

lxxxvii

erial Name of the party Details of appeal
N o.

1 2 3

Sarvshri—
1 Gurpiar Kaur, etc. ..  Pass book has not been received
2 Charanji Lai, son of Gopi Mai .. Inferior land has been given
3 Lai Singh, son of Nihal Singh .. Area be given at Major portion
4 Sohan Singh, son of Ganga Singh etc. Area in lieu of tenancy rights be given
5 Khazan Singh, son of Chet Singh .. Inferior land has been given
6 Hari Singh, son of Ishar Singh .. Area of -/6/- and -/8/- be given at one

place
7 Gurdeep Singh, etc., sons of Hari Singh Major portion not given
8 Santa Singh, son of Pal Singh Area be given in square
9 Sadhu Singh, etc. sons of Sunder Singh Area of Block ‘B’ given less 

10 Kehar Singh, son of Santa Singh Area be given near ‘Chah’
11 Thakar Singh, son of Nihal Singh
12 Surain Singh, son of Santa Singh
13 Achhar Singh, son of Pal Singh etc
14 Banti, etc. through Didar Singh
15 Banso, daughter of Jiwan Singh
16 Teja Singh, son of Jagga Singh etc. ..
17 Ajaib Singh, son of Samund Singh ..
18 Santokh Singh, son of Nihal Singh
19 Santa Singh, son of Wasawa Singh,etc.
20 Muni Lai, son of Sultani Ram t
21 Hazara Singh, son of Nihal Sirigh
22 Darshan Singh, son of Bachan Singh
23 Nirmal Singh, Sepoy 700514
24 Bishan Singh, etc.
25 D itto
26 Gurcharan Singh, son of Ram Singh
27 Thakur Singh, son of Rur Singh
28 Ass Kaur widow of Rur Singh
29 Jagir Singh, son of Dalip Singh
30 Harnam Singh, etc. son of Puran Singh
31 Sant Singh, son of Hukam Singh

etc.
32 G urcharan Singh, son of Hira Singh 

etc.
33 Bhgwan K aur wd/o Gurdiai Singh 

etc.
34 Gurdiai Singh, son of Hakam Singh

35 Dalip Singh, etc. son of Tara Singh

36 Tara Singh, son of Gandha Singh

37 Guzar Singh, son of Vir Singh

38 Rur Chand, son of Tola Ram, etc.
39 Madan Lai, son of Sant Ram
40 Mohan Lai, son of Thakur Singh
41 Tara Singh, son of Sunder Singh
42 Chanda Singh, son of Nihal Singh
43 Tara Singh, Hazara Singh, sons of

Sunder Singh

Major portion has been fitted wrongly 
Urban area be given near ‘Chah’
Area given less
Major portion be corrected
Area be given near ‘Chah’
Area of-/10/-has been given less 
Less area given 
Major portion be corrected 
Majror portion not given 
Inferior land has been given 
Qurrah is not shapy 
Area be given at Major portion 
Area of ‘B’ grade not given correctly 
Area be given in square 
Path is not correct 
Area of Harnam Kaur be given 
Area be given on Major portion 
Area be given near the kurrah of sons 
Major portion area be given 

Path has not been given to Kurrah 
Less area has been given

Area be given in square.

Area be given on major portion.

Area of ‘B’ grade has been given at 
a distance from the Tube-well 

Area of ‘A grade be given along with 
that of ‘B’ grade

Area be not given on both sides of the 
road

Area has not been given on Major 
portion

Houses be not demolished 
Wrong path has been given 
Mortgaged area has not been given 
Kurrah is not shapy 
Area be given on Major portion 
Area of ‘B’ grade has not been given 

correctly
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Serial Name of the party Details of appeal
No.

1 2 3

44
45
46
47
48
49
50
51

52
53
54
55

56

57
58
59
60

61
62
63
64
65

66
67
68
69
70
71
72

73
74
75

76
77

78
79
80 
81 
82
83
84
85
86
87
88
89

90
91

Sunder Singh, son of Ishar Singh 
Tara Singh, son of Jagat Singh 
Premee, widow of Wasawa Singh etc. 
Ujagar Singh, son of Ishar Singh 
Ujagar Singh, etc., sons of Hakar Singh 
Mehanga Singh, son of Kochar Dass 
Wadhawa Singh, son of Buta Singh 
Darshan Singh, Pargan Singh, sons 

of Inder Singh 
Tara Singh, son of Nihal Singh 

Ditto
Swarn Singh, son of Surain Singh 
Mohinder Gopal Singh, son of Labh 
Singh

Sant Kaur, widow of Surain Singh

Guro, widow of Thakar Singh 
Santokh Singh,, son of Nihal Singhf 
Banti, wife of Narain Singh 
Shangara Singh, Kartar Singh, sons of 

Attar Singh
Azaib Singh, son of Hari Singh 
Ishar Singh, son of Wadhawa Singh 
Bishan Singh, etc., son of Hukam Singh 
Milkha Singh, son of Teja Singh 
Jagat Singh, son of Wadhawa Singh

Thakur Singh, son of Wadhawa Singh 
Mahla Singh, son of Kahla Singh 
Gagiru Mai, son of Nihal Chand 
Inder Singh, son of Wadhawa Singh .. 
Amar Nath, son of Sunder Dass 
Sohan Singh, son of Jawala Singh 
Chanan Singh, son of Natha Singh 
etc.

Area be given in square 
Path has been given wrongly 
Area of Harnam Kaur be given 
Less area has been given 
Area be given in square 
Area has not been given correctly 
Area of Major portion be given 
Superior area be given

Area of ‘A’ grade has been given less 
Qurrah be separated 
Khal has not been provided 
Ad-Chah is not given

Qurrah be not given on both sides 
of Arh

Less area has been given 
Major portion is not correctly given 
Inferior land has been given 
Less area has been given

Area be given near ‘Chah’
Path has not been provided 
Area be given near 1Haweli 
Area has been given less 
Area of ‘A’ grade be given alongwith that 

of ‘B’ grade 
Area has been given less 

Ditto
Surplus area has not been given 

Ditto 
Ditto

Area of major portion be given 
Area has been given less and my area has 

been given to Azaib Singh
Ditto

Dwarka Dass, son of Sant Ram 
Hans Raj, Dewan Chand, sons of 

Chaju Mai
Hazara Singh, son of Ujjagar Singh .. 
Bhagat Singh, etc., son of Hukam 
Dass

Ditto
Jawahar Singh, son of Khushal Singh 
Fauja Singh, son of Ala Singh 
Chet Singh, Swarn Singh etc.
Inder Singh, son of Jawala Singh etc. 
Basant Singh, son of Gurdial Singh 
Inder Singh, son of Beant Singh 
Mehanga Singh, son of Ganda Singh 
Inder Singh, son of Jawala Singh 
Teja Singh Grenthey 
Bakhshish Singh, son of Labh Singh 
Fauja Singh, Atma Singh, sons of 
Jhanda Singh

Asa Singh, son of Gulab Singh 
Narain Singh, son of Lai Singh ..

Less area has been given 
Ditto

Area of Special block has not been given 
according to scheme

Area has not been given on Major portion 
Urban area has been given to some one 

else
Area be given across Razbfta 
Less area has been given 

Ditto
Area be given fitted at Major portion 
Khata be separated 
Area has been given less 

Ditto 
Ditto 
Ditto

Inferior land has been given 
Area be given near Chah 
Less area has been given

Area be given at Major portion 
Qurrah is lengthy
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Serial Name of the party Details of appeal
No.

92 Karnail Singh, son of Wadhawa Singh Account of area allotted is required to ba
explained

Gurbachan Singh, son of Harnam Singh Area be given at Major portion93
94
95
96
97
98
99 

100 
101 
102
103

104
105
106
107
108
109
110 
111 
112
113
114
115

116

i l l
118

119
120 
121 
122

123
124
125
126
127
128
129
130
131
132
133
134
135
136
137
138
139
140
141
142
143

144
145

Ditto
Ajit Singh, son of Arjan Singh 
Ujagar Singh, Tehal Singh 
Udham Singh, son of Gurmukh Singh 
Udham Singh, son of Gurmukh Singh 
Sangat Singh, son of Bagga Singh .. 
Geza Singh, son of Assa Singh 
Jamail Singh etc., son of Hazara Singh 
Jhanda Singh, son of Hira Singh 
Inder Singh, Santa Singh, sons of 

Natha Singh
Yashpal Singh, son of Nand Lai 
Charan Singh, son of Thakur Singh .. 
Pritam Singh, son of Surain Singh .. 
Santa Singh, son of Wasawa Singh .. 
Natha Singh, son of Ishar Singh 
Kewal Chand, son of Tarlok Chand 
Mohan Singh, son of Ishar Singh .. 
Ganda Mai, son of Atma Ram 
Sohan Singh, son of Dial Singh 
Bahadur Singh, son of Nand Singh 
Gurcharan Singh, son of Pal Singh .. 
Surain Singh, Kala Singh, sons of 
Jhanda Singh

Surjan Singh, Harbans Singh, sons of 
Saudagar Singh

Mohan Singh, son of Surjan Singh 
Joginder Singh Bachan Singh, 
sons of Sunder Singh 

Saudagar Singh, son of Sadha Singh 
Kala Singh, son of Wasawa Singh .. 
Hari Singh, son of Bhagat Singh 
Tara Singh, son of Bishan Singh

Dasondha Singh, son of Ishar Singh 
Gehal Singh, son of Wasawa Singh .. 
Kartar Chand, son of Faugu Mai 
Parsin Kaur, widow of Bahai Singh .. 
Bhagat Singh,etc., sons of Buta Singh

Path made straight 
Non-tenancy area be given 
Khal is not correctly given 
Area at Major portion has been given less 
Less area has been given 
Area given be near ‘ Chah’
Non-tenancy area be given 
Less area has been given 
Non-tenancy area be given 
Share of Chah has not been given

Less area has been given 
Correct area be given .
Share of Chah be given 

Ditto
Area be given at one place 
Area be given at Major portion 
Path be made straight 
Inferior land has been given ^
Area be given at Major portion 
Path is not correct 
Less area has been given 
Path is not straight

Path be corrected

Less area has been given 
Less area has been given

Area be given towards East 
Less area has been given 
Area of ‘B’ block is not correc t 
Area has not been given according 

Scheme
Less area has been given 
Inferior land has been given 
Surplus area has not been given 
Qurrah be given in a square 
Area be given at one place

to

Gurnam Singh, etc., sons of Dalip Singh Non-tenancy area be given
Bhagwan Kaur, wife of Gian Singh 
Harbans Singh, son of Ajit Singh 
Headmaster, Government High School 
Kishan Chand, son of Sant Ram 
Tara Singh, son of Gulab Singh 
Mohan Singh, son of Surain Singh .. 
Sohan Singh, son of Surain Singh 
Tag Singh, son of Nihan Singh 

Ditto
Dalip Singh, son of Inder Singh 
Thakur Singh, son of Nihal Singh .. 
Guzar Singh, son of Ishar Singh 
Partap Singh, son of Duna Singh 
Inder Singh, son of Ram Singh 
Dwarka Dass, Dewan Chand, Panna 

Lai $
Amar Singh, son of Wadhawa Singh 
Dewa Dass, son of Gurbakhshish Dass

Area be given with that of my husband
Area of ‘A’ block has been given less
Nishan Dehi be given
Area inside Abadi be given to him
Area of Major portion be given
Share of Chah be given
Inferior land has been given
Non-tenancy are be given
Area be given near Chah
Intkal has not been entered
Less area has been given
Superior land be given
Share of ‘Chah* has been given less
Less area has been given
Joint Khata be kept

Qurrah is not shapy
Major portion has been given wrongly
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Serial Name of the party Details of appeal
No.

146 Gurpal Singh, son of Ishar Singh
147 Dula Singh, son of Gurdit Singh
148 Gurdit Singh, son of Ranga Singh ..
149 Tara Singh, son of Gulab Singh
150 Ditto
151 Haria, son of Kala Singh
152 Lai Singh, son of Nihal Singh
153 Charan Kaur, wife of Bakhshish Singh
154 Amar Singh, son of Jawala Singh
155 Ganda Mai, son of Atma Ram
156 Surain Singh, Surjit Singh

157 Naranjan Singh, son of Rur Singh
158 Hakem Teq Chand, Sohan Lai
159 Harnam Singh, son of Vir Singh
160 Jaspal Singh, son of Sant Singh
161 Yash Pal, son of Nath Ram
162 Ganda Singh, son of Sant Singh
163 Inder Singh, son of Natha Singh
164 Dhanti, etc., daughters of Ragha Singh
165 Ditto
166 Gian Singh, Karam Singh, sons of

Sunder Singh
167 Gian Singh, son of Sunder Singh
168 Surain Singh, son of Santa Singh
169 Sohan Singh, son of Kala Singh
170 Dalip Singh, son of Tara Singh
171 Chet Singh, son of Assa Singh
172 Surjit Singh, Gurbax Singh, sons of

Chet Singh
173 Mulkh Raj, son of Ram Narain
174 Pardhan, M.C., Jandiala

175 Sohan Singh, Tara Singh, sons of
Hukam Singh

176 Basant Kaur, wife of Bahadur Singh
177 Hari Singh, son of Bhagwan Singh ..
178 Naranjan Singh, son of Baga Singh etc.
179 Ditto
180 Partap Singh, son of Dula Singh
181 Didar Singh, son of Amar Singh

182 Jaswant Singh, Harbans Singh, Sons of
Narain Singh

183 Dial Singh, son of Basant Singh
184 Budha Singh, son of Sunder Singh

185 Gurcharan Singh, son of Gian Singh
186 Labh Singh, son of Khushal Singh ..

187 Gurdit Singh, son of Lai Singh

188 Gurdeep Singh, son of Lai Singh
189 Gopal Singh, Kartar Singh, sons of

Bahadur Singh
190 Puran Singh, son of Labh Singh
191 Daljit Singh, son of Dula Singh

192 Mehanga Singh, son of Gochar Dass
193 Davinder Kaur, wife of Daljit Singh

Area of major portion has not been given 
Area of Custodian be given 

Ditto
Inferior quality of land has been given 

Ditto
Less area has been given 
Share of Tube-well be given 
Khal has not been given 
Less area has been given 
Area be given in a square 
Tube-well has not correctly been shown 

in the record
Share of tube-well be given 
Ar-Chah be given 
Possession of surplus area be given 
Area be given to 21 (1)
Area be given at one place 
Less area has been given 
Non-tenancy area be given 
Khal has not been given correctly 
Old area of Ganda Nallah be given 
Less area has been given

Ditto
Path be changed
Qurrah is not shapy
Inferior path has been given
Less area has been given
Share of ‘ Chah has not been given

Area of 21(1) be given 
Area for pits be taken over from the 
proprietors

Khal has not been given

Share of ‘Chah’ has not been given 
Area of lesser value has been given 
Less area has been given 
Area of ‘A’ block be given 
Area has not been fitted at Major portion 
Area of inferior quality has been given. 

Area of ‘A* grade of land be given 
Path has not been given

Less area has been given 
Non-tenancy area be given near to the 

Qurrah
Purchased area be given 
Area be not given on both sides of the 

path
Area has been given at a distance from 

‘Chah’
Area be given in a square 
Share of Chah be given

Share of Chah has been given less 
Area of my wife be given along with that 

of mine
Possession be given
Area of mine be given with that of ray 

husband



Serial
No.

Name of the party Details of appeal

194
195

196
197
198
199
200 
201 
202
203

204
205
206

>07
208
209
210 
211 
212
213

214
215

216
217
218
219
220

221

222
223

224
225
226
227
228

229

230

231
232
233

234
235

236
237

Wasawa Singh, son of Guzar Singh .. 
Kartar Singh, son of Bishan Singh etc.

Balvvant Singh, son of Hari Singh, etc. 
Azaib Singh etc., sons of Wasawa Singh 
Ishwar Iqbal, son of Gurmukh D ass.. 
Gitrcharan Singh, son of Hira Singh 

Ditto
Dalip Singh, son of Ganga Singh 
Lekh Raj, son of Chuni Lai 
Bahadur Singh, son of Sunder Singh 
etc.

Nishandehi Khal be given 
Area has not been given at her major 

portion to Shrimati Gur Kaur 
Less area has been given 

Share of Chah be given 
One qurrah be made 
Superior land be given 

Ditto
Area be given on one side of Khal
Qurrah is not shapy
Kaimi of abadi is not correct

Anokh Singh, son of Ram Singh 
Jagat Singh, son of Chanda Singh .. 
Udham Singh, etc., son> of 
Jhanda Singh

Arjan Singh, son of Bahadur Singh .. 
Kartar Singh, son of Gurdit Singh .. 
Inder Singh, son of Jawala Singh 
Banta Singh, son of Pala Singh 
Dasondha Singh, son of Gurdit Singh 
Karnail Singh etc., sons of Wadha Sin; 
Apar Singh, son of Ganda Singh, etc.

Path be not given through qurrah 
Path has been given in a zig-zag way 

Khal of urban area be given on Wat, 
qurrah

Area be given near ‘ Chah’
Path be not given all-round the qurrah 
Area be given near Chah 
Nishan-dehi be given 
Khal be made straight 

h Qurrah be made in a square 
Satisfaction regarding area allotted be 

given
Beant Singh, son ot Hira Singh 
Lachman Singh son of Waswa Singh 

etc.
Anokh Singh, son of Mian Singh 
Ganda Singh, son of Ram Singh 
Inder Dass, son of Naranjan Dass .. 
Pritam Kaur, widow of Bhagwan Dass 
Guzar Singh etc., sons of Bhagwan 
Singh

Akhar Dass, son of Hans Raj

Sohan Singh, son of Surain Singh etc. 
Gurdeep Singh, son of Mehanga Singh

Bhan Singh, son of Natha Singh 
Amar Singh, son of Sher Singh 
Natha Singh, son of Sudh Singh 
Baldev Singh, son of Mehma Singh .. 
ParganSingh, son of Inder Singh

Hans Raj, etc., sons of Chaju Mai

Hans Raj, etc., sons of Chaju Mai ..

Nishandehi of khal be given 
Inferior area has been given

Non-tenancy area be given
Major portion’s area has been given less
Qurrah be made in a square
Area be given at one place
Khata be separated

Area near the Chah has wrongly been 
given to Muni Ram 

Khal be widened
Area has not been given on the Major 

portion
Nishandehi of mortgaged area be given 
Qurrah is lengthly 
Area be given near Chah 
Barani area be not given 
Major portion of Tara Singh, etc. is 
wrong

Pass book of mortgaged area has not 
been received

Kurrah be made on one side of Schemi- 
khal

Ranjit Singh, son of Gur Singh Dass 
Sohan Singh, son of Gurdit Singh 
Nirmal Singh etc.

Inder Singh, etc.
Kartar Singh, Shangar Singh, sons of 
Attar Singh

Ganga Singh, son of Mutar Singh .. 
Mela Singh, son of Nihal Singh

Path be given to Qurrah 
Inferior quality of land has been given 
Killa No. 174/20 be taken out and 173/ 

18 be given in that place 
Qurrah is not shapy 
Less area has been given

Purchased area be fitted with the qurrah 
Khal be given on one side of the qurrah
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Serial Name of the party Details of appeal
No.

1 2 3

238
239
240
241
242
243
244
245
246
247
248
249
250
251

252 
2^3 
.254
255
256

257
258
259
260 
261

262
263

264
265
266
267
268
269
270

271

272
273

274
275
276
277
278
279
280 
281 
282'

283
284
285

286 
287

Jagir Singh, son of Nihal Dass Murthan area has been given wrongly
Wadhawa Singh, son of Buta Singh Area be given at Major portion
Bishan Singh,etc., sons of Hukam Singh Less area has been given
Bahadur Singh, son of Sama Singh 
Teja Singh, son of Dula Singh 
Amar Singh, son of Jawala Singh 
Ram Dass, son of Sunder Dass 
Sohan Singh, son of Kala Singh 
Ranjit Singh, son of Bishan Singh ..
Partap Kaur, widow of Sadhu Singh..
Gurbachan Singh, son of Sadhu Singh 
Darashan Singh, son of Samund Singh 
Gawashala, Jandiala Guru 
Rabail Singh, Qabal Singh, sons of 

Sohan Singh
Rur Chand, son of Tola Ram 
Partap Singh, son of Bhan Singh 
Didar Singh, son of Amar Singh 
Lai Singh, son of Wadhawa Singh ..
Ujagar Singh, son of Hari Singh

Harnam Singh, son of Wasawa Singh 
Headmatser, High School, Jandiala 
Bagga Singh, son of Bhan Singh 
Bhagat Singh, son of Hukam Dass ..
Mohinder Singh, Joginder Singh, sons 
of Didar Singh

Didar Singh, son of Natha Singh 
Karnail Singh, Jarnail Singh, sons of 
Wadha Singh
Kartar Dass, son of Narain Dass 
Puran Singh, son of Chur Singh 
Arjan Singh, son of Mangal Singh ..
Basant Singh, son of Gurdial Singh 
Azaib Singh, son of Sohan Singh 
Sohan Singh, son of Jhanda Singh 
Bishan Singh, Ganda Singh, sons of 

Sunder Singh
Atma Singh, Fauja Singh, sons of 

Jhanda Singh
Kapur Singh, son of Uttam Singh 
Geza Singh, son of Assa Singh

Pritpal Singh Virk 
Tara Singh, son of Hukam Singh 
Gurdeep Kaur etc.
Natha Singh, son of Santa Singh 

Ditto
Udham Singh, son of Gurmukh Singh 
Swaran Nath, son of Kanshi Ram ..
Dalip Singh, son of Sunder Singh 
Mohinder Kaur, widow of Mehnga 
Singh
Fauja Singh, etc., sons of Mangal Singh Area be given on one side of the khal

Inferior land has been given 
Less area has been given 
Area of Shamlat has been given wrongly 
Less area has been given 
Nishandehi has rot been given 
Share of chah has been given less 
Mortgaged area has been given inferior 
Less area has been given 

Ditto
Khal has not been given 
Path is not correct

Possession of shamlat area be given 
Area be given at Major portion 
Less area has been given 

Ditto
Paths have been given on all sides of the 

quarrah
Area of urban area has not been given
Area of custodian be given
Path be given to qurrah
Share of the area has not been given
Khal is given from a high place

Path is not correct
Pass book of mortgaged area be given

Qurrah be given at Major portion 
Area be given near the road 
21(1) proceedings may be adhered to 
Nishandehi be given 
Area be given at Major portion 
Less area has been given 
Less area has been given. Path is not 

correct
Less area has been given

Non-tendency area be given 
Satisfaction regarding area allotted be 

given
Khal is not correct 
Nishandehi has not been given 
Less area has been given 
Qurrah be made in a square 
Area has not been reserved 
Area of ‘A’ block has been given less 
Area be given near major portion 
Less area has been given 
Qurrah be given at major portion

Banti, wife of Ganda Singh 
Guru Inder Dass, son of Guru Har- 
bhajan Dass

Kala Singh, so of Jhanda Singh 
Puran Singh, son of Teja Singh

Area be given at major portion 
Incharge of Darbar Sahib’s area be made

Possession of old area be given 
Share of ‘ Chah’ be given
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STATEMENT ‘C rr

Statement showing details of appeals received under section 21(3) of C.H. Act from village
Jandiala Guru

Serial Name of parties Main points of appeal
No.

1 Surjit Singh and Gurbaksh Singh etc., 1. Killas which were taken out from hi s 
sons of Shri Suijit Singh versus Kurrah at the time of 21(2) proceed-

Gujjar Singh, son of Vir Singh, etc. ings constitute his major portion, be
given to him

2. 21(2) decision was given in his absence

3. The decision of the C.O. is m ala f id s  
because my father complained against 
the C.O.

2 Anokh Singh, son of Ram Singh versus 1. He has been given less area

2. Path which passes near ‘ Rohi’ be 
given on the other side

1. My two killas have been wrongly
given to Jhanda Singh as a result of 
which water of his tube-well does not 
irrigate his kurrah 0

2. No. ‘Ad*, has been given to him 
for tube-well

1. In his block No. 1 no khal has been 
given for the Tube-well

2. He has been given inferior area
3. Pritpal Singh has been given area 

near G.T. Road. He has been in
correctly given path for his special 
block

5 Bhagat Singh, Kehar Singh, sons of 1. He wants half the area allotted to
Hukam D ass versus Darshan Singh, Thakur Singh , son of Rur Singh etc. 
son of Bhagat Singh as he is tenant for Rangarwala area

6 Bhagat Singh, son of Kehar Singh versus 1. He desires that certain killas be
Mahenga Singh, son of Gujjar Dass taken out from him as they are of

inferior quality and he may be given 
his area near G.T. Road

2. He has been given less area of his Major
portion in Block No. 2

3. He has been given his urban area in
different places where it was in one place 
before C.H. operations

4. Ganda Singh, Bishan Singh, sons of
Inder Singh ought to have been 

given area at 4 Chah Sarwaniwala*.
^ Similarly Inder Singh, son of Gurhar- 

bhajan Dass should have been
given area at 4 Chah Ambawala, 
Both have been fitted against provi
sion of Scheme and affects him ad
versely. These areas should be given 
to him

State

3 Mani Lai, son of Sultani Ram versus 
Jhanda Singh, son of Hira Singh

4 Hans Raj, Dewan Chand, sons of 
Chajju Mai versus Mani Lai, son of 
Sultani Ram
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Y  ■ 2 . -  ' ' 3

•r • 5. My urban area has wrongly been 
allotted to Uttar Kaur

7 Siirain Singh, son of Santa Singh versus 1. My area of 6 kanals which was near 
A mar Singh, son of Jawala Singh Chah Badri wala has been wrongly

given to Sohan Singh

"  V . . . .

2. Killas No. 47/23 and 73/23 be given to 
him wholly and solly. This will 
straighten his kurrah

3. Killah No. 121/10/2 and 121/11/1 be 
taken out from him and given to 

Thakur Singh and in lieu he may be 
given area from Killa No. 121/19

4. C.O. is inimical to him because he 
appeared as witness against the C.O. in 
an enquiry against him

8 Harbans Singh, son of Ajit, Singh, retd. 1. He has not been given area according 
Postmaster versus S. Jaspal Singh, to the provisions of Scheme 
son of S. B. Sant Singh, Major 2. Certain khasra Nos. be given to them 
Rachhpal Singh as they have a right over them

3. He has not been given area o f  h is 
Major portion ...

4. He has been given7 less urban area

5. He has not been given area from his
Chah

9  Sewa Dass, son of Gurbishan Dass 1. He has not been correctly fitted on his 
versus Mahinder Singh, son of Lachhman major portion which has wrongly been
Dass calculated

2. He has been given less area
*  ; 3. He has been given less rights in his 

- Chah Mata Wafa

4. No Khal has been given for Urban 
Area

: :

5. Nisban Dehi of Special Block has 
not been given. Area is also less

6. Compensation of wells be given to him

7. An unnecessary path has been taken 
from his Block 2

” ‘ ' ' • 8. He be given area of Block 2 near his 
block I
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Cement allotted to certain Blocks in Amritsar District

2051, Comrade Makhan Singh Tarsikka : Will the Chief Minister 
be pleased to state—

(a) The quantity of cement allotted to the Tarsikka, Jandiala, Verka, 
Rayya and Naushera Blocks during the period from 1st January, 
1964 to date ;

(b) the names of cement depot-holders in the above mentioned Blocks? 

Shri Ram Kishan : (a) The requisite information is given as under :—

Serial
No.

Name of place 1/64 (January 
to March, 1964

11/64 (April 
to June, 1964)

III/64(July Remarks, if 
to September, any 

1964)

1 2 3 4 5 6

(All figures are in Metric tonnes)

1 Jandiala 92 46 46

2 Verka 115 46 46

3 Rayya 46 46 46 *

4 Kairon 69 138 115

5 Butari 28 46 46

Niote.—There is no cement stockists in Tarsikka and Noshehra PanWar B locks, there fc re 
the demand of cement is being met from the cement stock received at Faircn and Butrri, 
respectively.

(b) The name* of the cement dep t-holders in the Blocks are given as 
under :—

Serial Name of place Name of the Depot-.holder
No.

1 Jandiala

2 Verka

3 Rayya

4 Kairon

5 Butari

M's Chan an Mai-Skater Lah Gahri 

M/s Chanan Mal-Ved Datt, Verka

(1) M/s Harbans Lai
(2) M/s Bawa Daljit Singh
(3) M.-s Bhagwan Singh

M s 3a.swant Singh Kairon and Sons, Kairon 

m 'c umBu Rmn. Butari
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Drains Bridges washed away due to Floods in Amritsar District

2056. Comrade Makhan Singh Tarsikka : Will the Minister for Public 
Works and Welfare be pleased to state the names of places in Amritsar District 
where the bridges constructed on the drains were washed away due to floods 
and heavy rains during the period from August, 1961 to date, together with 
the amount spent on the construction of each such bridge ?

Chaudhri Rizaq Ram :

Serial
No.

Name and Place of bridge Approximate 
cost of work

Y<ar, 1961
1 Bridge at R.D. 24057 Hudiara Nallah 15,000
2 Bridge at R.D. 11089 Hudiara Nallah 15,000
3 Bridge at R.D. 9000 Hudiara Nallah 15,000
4 Bridge at R.D. 47000 Talwandi Bharat Drain 15,000
5 Bridge at R..D 27000 Gurmail Drain 5,000

Total + • 65,000

Year 1962

6 Bridge at R.D. 87300/Hudiara Nallah O* V 10,000
7 Bridge at R.D. 16728 Hudiara Majitha-Tarpai drain |3,000
8 Bridge R.D. 19590 Hudiara Nallah • • 20,000

Total 33,000

Year 1963
Nil

Year 1964
i

9 Bridge at R.D. 29426 Gurmail drain r r 10,000
to Bridge at R.D. 27182 Tungdhah drain • » 10,000

Total • * 20,000

The damage was caused as the works were designed on open shallow 
foundations and were constructed many years ago.

STATEMENTS IN RESPONSE TO CALL ATTENTION NOTICES

Statement on the Adjournment Motion brought up before the House on 6th October, 1964 
regarding “ Dharna”  resorted to by five journalists of Ferozepur District to get a 
liqour shop closed. v

Five journalists held a meeting in front of the liquor shop, Ferozepur City, on the 1st 
October, 1964, demanding the closure of the shop. On tne 2nd October, 1964, they 
started a ‘Dnarna’ in frontof the shop, which continued upto the 5th October, 1964, when
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it was lifted at the intervention of the city fathers, who wanted the matter to be left to the 
Municipal Committee. The agitators alleged that the liquor shop was surrounded by 
Min lirs, Guriwaras and “deras.” This allegation is baseless. The vend is situated in 
Bazar Durga Dass in the vicinity of which there is neither any Mandir nor Gurdwara nor 
any educational institution. It i.e. the liquor vend) has been there for the last 50 years. It is 
reported that the object of the agitators was simply to black-mail the licensees. This feeling is 
strengthened by the fact that the demonstration lacked, the backing of the local people.

Statement by Shri Prabodh Chandra, Education and Local Government Department Minister 
in regard to the Call Attention Notice brought before the Punjab Vitihan Sab ha op 6th 
October, 1964, by Shri Om Parkash Agnihotri, M.L.A., regarding the XrRay Plant 
sanctioned by the Government for the Civil Hospital. Phagwara.

An X-Ray Plant was transferred from Civil Hospital, Kapurthala, to the Civil Hospital, 
Phagwara, in 1958-59. Till 1961, it could not be put to use because there was no electric 
current. The electric connection for the X-Ray Plant of the said Hospital was sanctioned 
only in January, 1962. Later, it was found that this X-Ray Plant could not Work. The 
Engineers of the International General Supply Company, on examination found that it was 
obsolete, and could be put into working order provided it was connected with a new X-Fay 
Plant (25 MA, 80 KVP Mobile). Tnen a new X-Ray Plant was sanctioned by the Govern
ment in 1962, which could not be purchased because of the import restrictior s. In 1963, 
the Civil Surgeon, Kapurthala, desired to purchase, a bigger X-Ray Plant at m estimated 
cost of Rs 27,000 instead of the aforesaid Small Mobile X-Ray Plant. Th is p roposal also 
did not materialise because funds to that extent were not available. However, a proposal 
is now afoot to provide a Working X-Ray Plant at Civil Hospital, Phagwara.

2. The old X-Ray Plant was not given against the sanction of a new one but an old 
one which was surplus was given and a small one was being purchased to make the old one 
work.

Statement o f  Shri Ram Kishan, Chief Minister, Punjab bearing reference to Call Attention  
Notice No. 132, given by Ch. N et Ram , M .L .A ., regarding undue interference in the 
elections o f  the Union o f  Gurgaon Depot, Punjab Roadways, by the General Manager, 
S ta f f  Supervisor and the Management.

The allegation is denied. Enquiries made reveal that none of the Supervisory Officers 
of the Punjab Roadways, Gurgaon, had interfered in the election of the Local Union.

Statement o f  Comrade Ram Kishan, C hief Minister, Punjab, in reference to Call Attention  
Notice No. 136, given by Comrade M akhan Singh Tarsikka, M .L .A ., regarding ‘Big 
L o o t3 * 5 in Ajmritsar Roadways.

The Statement is laid on the Table of the House.

It is denied that there was any transaction between the Punjab Roadways, Amritsar, 
and the sons of the ex-Chief Minister. One of the sons of the ex-Chief Minister was a ‘Dodge 
Farog’ dealer whereas the fleet in the Punjab Roadways, Amritsar, is exclusively of Mer
cedes Benz vehicles. There is no interchangibility between the two makes of vehicles 
whatsoever.

Replies to the "examples cited are given below :—

(1) This is baseless. No such case of exchange of any new or serviceable tyres with
the repaired tyres, of the Kairon Son’s Company was detected in the Punjab 
Roadways, Amritsar.

(2) The case of theft of 5 self starter assembl ies was detected by the General Manager, 
Punjab Roadways, Amritsar on 11th January, 1961, and a case of theft i\as 
registered.with the Station House Officer, Amritsar, on the same day. The Police 
authorities after making enquiries in the matter declared the case as untraced on 
8th April, 1961. General Manager’s office had made thorough enquiries but no 
one was found guilty. The case was referred to the Government for the write 
off of the loss and the General Manager has been asked to fix the responsibility 
for the loss of the self starters.

(3) The price of the Mercedes Benz crankshaft was Rs 859.39 raise and not Rs 3,CC0
No such crankshaft was given to KaironVsons. There was. hrwe\er, a case of*
theft of one crankshaft detected by the General Manager himself on 7th March*



1964. The case was registered with the Police. The Police have not been able to 
find any clue. The General Manager, has, therefore, been asked to hold a 
departmental enquiry.

(4) The contention is unfounded. The family, in question, was not dealing in Mercedes 
Benz spare parts and, therefore, the question of exchange of new parts with old 
ones could not have arisen .

A statement in response to call-attention notice No. 12 relating to certain charges 
of smuggling against high Police officers

A call attention notice (Notice No. 12) was moved in the House on 16th September, 
1964. It related to certain charges of smuggling against high police officers, irclicirg a 
D.I.G. contained in a letter purporting to be from a dismissed police officer. Gcverrn ent’s 
attention, was drawn to its alleged failure to take any proper action in this respect.

I have personally looked into this case. The notice evidently related to copies cf an 
application apparently made by one Sardara Singh who has described himself as an ex-Head 
Constable in P.A.P. Enquiries have revealed that one Head Constable named Sardara 
Singh No. 213 of the P.A.P. was invalided out of the service on 6th May, 1960. He had spent 

some time in the Mental Hospital and was also concerned in a theft case. It was found that 
he was still a mental case. This constable belongs to Mahendragarh District and so far as 
I Could find out there is no police officer by the name of Sardara Singh from Amritsar District, 
r overnment, therefore, believe that the copies of the letters on which the call attention notice 

is based in fact related to a pseudonymous application.

Since high officers of the Police Department were named I thought it fit to enquire into 
the matter myself so far as it related to the present Inspector General of Police. I was 
assisted in this enquiry by my colleague the Hon’ble Home Minister. After the due enquiry 
we are satisfied that the complaint against the Inspector General of Police has been levelled 
by some disgruntled elements who have tried to take undue advantage of the fact that the 
oifficer concerned had during one of his visits to Lahore in 1961 in connection with exchange 
of Goodwill Missions between Punjab (India) and Pakistan, purchased a few articles of 
sanitary-ware. During these visits gifts were exchanged at official level and some private 
purchases were made by members of the Delegations. This fact, namely, the purchase of 
these goods by the officer, has been twisted and exaggerated and allegations cf smuggling 
have been levelled in an irresponsible manner in these pseudonymous applications. .After 
due enquiry, we are satisfied that the allegaticnof smuggling levelled against the Inspector- 
General of Police lacks substance.

I would like to add here that the present Inspector-General of Police is an office! of 
great experience, high calibre and proved integrity and I regret very much that his name should 
nave been brought into an allegation of this kind.

So far any other specific verifiable allegations against other officers are concerned 
they will be duly looked into.

I should also like to add that Government is fully alive to the problem 
of smuggling on the border. Government Has made adequate arrangements by posing 
strong armed Police in the border districts. The customs authorities have also their own 
independent organisation. I would like to assure the House that Government will not 
hesitate to institute full and detailed enquiries into genuine complaints of smuggling irresp
ective of status of the persons to whom they relate .1 would, however, amestly requ
est of tie  Hon’ble Members of the House not to proceed in such matters on the basis of any 
annonymous or pseudonymous complaints, as a discussion of such matters without verifying 
facts can lead to demoralisation and consequently weakening of the administrative structure* 
In this I would earnestly request for the co-operation of the House.



ANNEXURE

To
P.V.S. DEBATES, VOL. II, NO. 17, DATED THE 6TH OCTOBER.

1964

LTST OF STARRED QUESTION FOR 25TH SEPTEMBER, 1963 

Contributions towards National Defence Fund

*4109. Comrade Babu Singh Master : Will the Chief Minister be 
pleased to state the total amount so far donated by the Gram Panchayats, 
Block SamitL and Zila Parishads, Market Committees, Municipal Committees, 
co-operative Banks and Co-operative Societies and the Industrialists and 
Mill-owners in the State towards the National Defence Fund separately?

Shri Ram Kishan : Necessary information regarding the donation 
from Market Committees, Co-operative Banks and Co-operative Societies 
was furnished on 24th September, 1963. The remaining information with 
regard to the donation made by others is given below :—

(i) Amount contributed from Panchayat Fund ..

(ii) Amount Collected from people by Panchayats

Total

Block Samitis 

Zila Parishads 

Municipal Committees 

Industrialists and Mill-owners

Rs P
31.00. 040.52

93,94,704.80

1,24,94,745.32

15.79.950.00

9.00. 100.00

35.69.810.00 

39,33,486 20

LIST OF UNSTARRED QUESTIONS FOR 20TH FEBRUARY,
1964

Doubling the Agricultural Output Campaign

1245. Comrade Makhan Singh Tarsikka : Will the Chief Minister 
be pleased to state—

(a) the names of the persons who are incharge of the Jandiala, Tarsikka,
Rayya, Verka and Majitha Blocks, in district Amritsar 
separately, under doubling agricultural output campaign, together 
with the steps taken by each of them village-wise, and the 
quantity of fertilizers distributed in each of the village since the 
commencement of the said campaign ;

(b) the steps, if any, taken by the Agriculture Department for the 
development of villages affected by water-logging in the blocks 
referred to in part (a) above ;

(c) the names of the villages referred to in part (a) above which were
affected by floods or rain water every year since 1955 ?
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Sardar Barbara Singh (Minister for Home and Development): (a) 
The requisite information is enclosed (Annexure I).

(b) The cultivators of the water-logged areas have been advised to sow 
shallow-root crops like rice, Barseem, Sugarcane and Janter elc. The culti
vators have also been advised to instal tube-wells to keep the water-table 
down. Drains are also being dug by the Drainage Department with the help 
of the people..

(c) The required information is enclosed (Annexure II).

ANNEXURE (I)

Serial Name of Block Name of incharge of the Block/Designatoin
No.

1 Jandiala .. Shri Ram Murti, B.D. & P.O., Jandiala

2 Tarsikka .. Shri Hans Raj, B.D. & P.O., Tarsikka

3 Rayya .. Shri Parduman Singh, B.D. & P.O .,Rayya

4 Verka .. Lt. Col. H.S. Grewal B.D. & P.O., Verka

5 Majitha .. Shri Sadhu Singh Sandu, B.D. & P.O., Majitha

Tarsikka and Verka blocks have, however, been put under the overall charge of
S. Pritam Singh, Deputy Director of Agriculture, Gurdaspur under the doubling of 

Agricultural Production campaign.

Every village in these blocks has be$n placed under the charge of a primary worker for 
giving guidance and help to the farmers in respect of use of better quality of seeds fertilizers 
and insecticides to increase the yield per acre.

The names of the primary workers incharge of each of the villages of Jandiala, Tarsikka, 
Rayya and Verka Majitha blocks and the quantity of fertilizers distributed in each village 
is given as .under :—

Serial
No.

Name of village Name of Primary worker Fertilizers
distributed

1 Gadli

Jandiala Block 

.. Sardara Singh Patwari
Bags

141

2 Dhirekot .. Harbhajan Singh, Patwari 32

3 Tara Garh .. Balbir Singh Patwari 592

4 Malakpura Sewa Singh Panchayat Secretary 112

5 Nijjerpura .. Darshan Singh, G. Sewak 112

6 Fatehpur Rajpetar .. Kirpal Singh Patwari 232
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Serial
No.

Name of village Name of Primary Worker Fertilizers
distributed

7 Nizatmura .. Sulkhan Singh, V.L.W. • ..
Bags

79

8 Khelara .. Sadhu Singh, P/Secy. 277

9 WadalaJohaJ .. Durga Das, Patwari 67

10 Jethowal .. Raghu Nath, Patwari 20

11 Talwandi Dogran .. Joginder Singh, Patwari 49 3

12 Jandia a .. Bhagwan Singh, A.C.O. 24

13 Kila Jiwan Singh .. Balkar Singh, Patwari 2161

14 Manwal Kalan .. Diwan Chand, Patwari 205

15 Jhand .. B.D. & P.O. 62

16 Nangal Dyal Singh .. Harpal Singh, V.L.W. 95

17 Gilwali .. Jarnail Singh 76

18 Dibban Kalan .. Ala Singh, Chairman, P.S. Jandiala .. 282

19 Thathi .. Ram Parkash, Patwari 180

20 Timowal .. Tara Singh, Patwari 380

21 Wadali Dogran .. Bawa Ram, Patwari 116

22 Gehri .. V.A.S.J.S. Sud 42

23 Jithe Kalan .. Onkar Singh, V.L.W. 210

24 Raipur Kalan .. Bakhshish Singh, Girdawar 30

25 Chatiwind ... Amar Nath , Patwari 630

26 Devi Dass Pura .. Hari Ram, Patwari 219

27 Malian .. Jagir Singh, V.L.W. 5

2 8 ' Shafipur .. Karam Chand, Patwari 205

29 Verpal .. Joginder Singh, Patwari 58

30 Meharbanpura .. Jarnail Singh, A.S.I. 63+3

31 Rana Kala. .. Baldev Raj Sud, S.D.O. (I.B.) 73

32 Behma .. V.A.S., Jandiala 5

33 Gunuwol .. Bhagwan Singh, P/Secy. 2

34 Baserka Gillan .. Jagir Singh, V.L.W. 53

35 Tajo Chack .. Lakhshmi Narayan P/Secy. 25

36 Bahreu . Rev. Asstt. 209

37 Khela .. Raghbir Singh, Patwari 91
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Seria
No.

1 Name of village Name of Primary Worker Fertilizers
distributed

33 Bhangewan Dy. Collector, Sahu Singh
Bags

12
39 Dhudhala Senior Teacher 91

40 Talwandi Dauda Singh .. Sampuran Singh, V.L.W. 59

41 Makhanwindi Kashmiri Lai, Patwari 23

’42 Bhandala Ajit Singh, V.L.W. 316

43 Rakh Devi Dass Pur P.S. Khera, A.I. 290

44 Pandori Jagir Chand, Patwari 100

45 Mehma Karam Singh, Patwari 30

46 Jithe Khurd Balwant Singh, Patwari 50

47 Bhagtupura B.L. Sikka, Naib-Tehsildar 15

48 Rakh Jhitha Charanjh Singh, Patwari .. 80

49 Nawan Kot Ram Lubhya, O.S. 92

50 Chohan Phula Singh, S.E.P.O. 500

51 But Karamjit Singh 15

52 Chhapa Madhe Ram, Patwari 150

53 Ban Cheri Karam Jit Singh, V.L.W. 150

54 Janian Kabul Singh, Co-op. Inspector 232

55 Balia Manjpur Baldev Singh Dogran .. 129

56 Nangal Guru Des Raj, Patwari, Consolidation 233 -

57 ■Gehri V.A.S., Jandiala 10

58 Devi Dass Pura Hari Ram, Patwari 157

2. Tarsikka Block
Quintals

122J Thothia Mukhtar Singh, A.I.

2 Muchhal Hans Raj, B JX & P.O . ... 125

3 Tangara Ajit Singh, V.L.W. .. 45

4 Chhajal Wadi Pritam Singh, Pat. Revenue 50

5 Rattan Garh Balwinder Singh, Pat. Rev. 22

6 Bani Badesha Harbans Singh, V.L.W. .. 45

7 Bhorsi Raj Dyal Singh, Patwari Irr. 16

8 Bhorsi H.M. Pry. School , 33

9 Jabbowal Ditto 33



Serial Name of village 
No.

Name of Primary Worker Fertilizers
distributed

Quintals
10 Raipur Khurd .. Sunder Singh, Pat. Sec. 18

11 Naringarh .. H.M. Primary School 24

12 Kotla Bathungarh Avtar Singh, C.I. 105

13 Talwandi Machhguall 
Malo

— Tilak Raj, Pat. Rev. 125

14 Jodha Nagri .. Sardari Lai, Pat. Rev. 18

15 MadhaPur .. Harbans Singh, O.S. 14

16 Banian .. H.T. Pry. School 8

17 Dhulka Master Sohan Singh, C.m. 115

18 Jharunangal .. Santokh Singh, Patwari 15

19 Raman Chuck .. Ishar Singh, Pat. Rev. 15

20 Kaleka .. 2nd Teacher, Primary School 70

21 Sarja .. • Hans Raj, B.D. & P.O. 67

22 Saidpur .. Puran Singh, Kanungo 71

23 Deriwala .. Kawara Ram, S.I., Coop. 36

24 Bhatika .. Dalip Singh, V.L.W. 21

25 Mahashampur Kalan .. H.T. Pry. School 21

26 Singhpure .. Dalbir Singh, P/Secy. 13

27 - Jaspal .. Sadhu Singh, V.L.W. 11

28 Deriwala Surat Singh, Pat. Rev. 16

29 Sarai .. Surjit Singh, Pat. 9

30 Bulara .. Avtar Singn, S.I., Coop. 13

31 Mehshampur Khurd .. Baldev Raj, Pat. 14

32 Boopowali .. Surindar Singh, E.O. (I) 14

33 Sialka .. Distt. Animal Husbandry Officer, 
Amritsar

52

34 Khera Bala Chak .. Bela Singh, P/Secy. 9

35 Mehmod Pura .. Ranbir Singh, V.L.W. : 11

36 Khedowali .. Surinder Nath, Pat. Irr. 22

37 Bhathuchak .. Kundan Singh 28

38 Sidhwan .. Mukhtar Singh, Pat. Irri. 22

39 Uchoke Khurd .. Tarsem Lai, Pat. Rev. 79

40 Uchoke Kalan .. Tara Chand, Pat. Ini. 85
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erial
No.

Name of village Name of Primary Worker Fertilizers
distributed

Quintals

41 Baga H.T. Pry. Sch. 80

42 Arganmatiga Nand Lai, Naib Teh. 59

43 Udho Nangal H.T. Pry. Sch. 41

44 Chandan Ke Mala Ram* Pat. Irr. 79

45 Gather Zada Nagwant Singh, S.I., Coop. 39

46 Ram Dewali Mohan Singh, V.L.W. 64

47 Kala Bala Pain Amar Singh, Patwari 45

48 Athwal Gurmej Singh, Secy. 21

49 Jhamke Baldev Raj, Pat. 28

50 Bohewal Sadhu Singh, A.S.I. 32

51 Malak Nangal Surjit Singh, Pat. Rev. 27

52 Tunal B.E.O. 54

53 Rasool pur Kalan Baldev Raj, Pat. Rev. 82

54 Gill Gurbax Singh, V.L.W. 45

55 Mehmian Sucha Singh, Pat. 17

56 Jiwan Pandhar Roshan Lai, Pat. 31

57 Akal Garh Jaswant R a i, Pat. 49

58 Saido Lehl Gulab Singh, Pat. .. 78

59 Kohala Kuldip Singh, Pat. Rev. 45

60 Ghanshampura Avtar Singh, Pat. Irr. 22

61 Soorpada Kartar Singh, V.L.W. 28

62 Tarsikka Bodh Raj, Kanungo 130

63 Malowal Ved Parkash, Pat. Irr. 84

64 Rasulpur Khurd Santokh Singh, V.L.W. 78

65 Tahr Pura H.T., Pry., School 43

66 Bhoe Kishori Lai, Pat. Irr. 21

67 BhopaRai Garib Dutt, Pat, Rev. 27

68 MatteWal Thakar Dass, Pat. Rev. 58

69 Niboer Wingh Pal Singh Pat. 64

70 Lnla Saudager Singh, Pat. 85

71 Kot Rbera Om Parkash, Pat. 52

\

*

r

i

\
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Serial
No.

Name of village Name of Primary worker Fertilizers
distributed

3. Rayya Block

1 Rayya Kalan .. Avtar Singh, Patwari
Tons

14

2 Rayya Khurd .. Dalip Singh , Overseer 6

3 Paddey .. Gulzar Singh, V.L.W. 5

4 Nijjer .. A.R. Coop. Society, Tarn Taran 4}

5 Tong .. Harnam Dass, Pat. 4 |

6 Lidhar .. Swam Singh, V.L.W. 8

7 Pheroman .. Kundan Lai, Pat. Canal 14}

8 Cheema Bath .. Gian Chand, Pat. Canal 3}

9 Buie Nangal .. Thanesar Nath, Patwari 3}

10 Hassan pur .. Mool Singh, S.I. Coop. 3

11 Julupur Khera .. Amrik Singh, Ziledar 6

12 Kot Mehtab .. B.L. Sikka, Naib-Teh. 11

13 Zazir Bhular .. Amar Chand, Pat., Canals 5

14 Budha Theh .. Sadhu Singh, P/Secy 6

15 Umarangal .. Chanan Lai, S.I. 11

16 Chapian Wali .. A.D.C., Amritsar 10

17 Lakhuwal .. B.D., P.O., Rayya 9

18 Jaluwal .. Gopal Singh, Pat. 3

19 Baba Bakala .. Mokhtiar Singh, Pat. 7

20 Sathiala .. Tara Singh, Pat. 29

21 Variach .. Bansi Lai, Pat. 5}
22 Bal Sarai .. Sukhraj Singh, V.L.W. 4}
23 Jodhey .. Shankar Dass, Pat. 9
24 Butala Kundan Singh, Pat. 13}
25 Jhilarhi .. Raghbir Singh, Pat. 3}

26 Bhani Ram Dyal .. Gurbachan Sinbh, S.I., C/S 2

^  27 Khan Kot .. Wasakha Singh, Pat. 9

28 Sheron Bagha .. Amar Singh, P.Secy. 2

29 Kartarpur ... Nihal Singh, V.L..W. 3
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Serial
No.

Name of village Name of Primary Worker Fertilizers
distributed

30 Jamalpur .. Inder Singh, Pat., Canal 3
31 Shahpur .. Balbir Singh, V.L.W., Rayya 8}
32 Tapiala .. Sohan Singh, Inspector C/S 4

33 Sathowal .. Kernal Singh, Pat.

34 Butter Sivia .. Ram Lai, Pat. 21

35 Takz Pur .. Joga Singh, V.L..W. 11

36 Khabe Raj .. Darshan Singh, P/Secy. 6

37 Saidoke .. Joga Singh, V.L.W. 3}

38 Chung .. Bhagwant Kumar, Pat. 3 i
39 Do Burji .. Rajinder Singh, Pat. Mai 7

40 Mehta .. Tek Raj, Pat. 6

41 Nangli .. Makhan Singh, Pat. 3*

42 Kohat Windh .. Swarn Singh, P/Secy. 3

43 Jalal .. Asa Singh, P/Secy. 3}

44 Usman .. Gurnam Singh, V.L.W. 3

45 Dhadev .. Harnam Singh, Pat. 19

46 Bhalaipur .. Gurdip Singh, A.S.I. 31

47 Gagar Bhana .. Masa Singh, Pat. 17}

48 Pallah .. Manohar Lai, Girdawar 4

49 Rajdhan .. Sampuran Singh, Pat. Canal 6}

50 Daud .. Gulzar Singh 2

51 Sudhar ParshotamLal 19}

52 Wadala Kalan .. Gurdial Singh, P/Secy. 8}

53 Wadala Khurd .. Ajit Singh, S.I.C/S 5

54 Sanhail .. Pritam Singh, P/Secy. ' 2

55 Dhainpur ... Mohan Singh. V.L.W. 8

56 Kallar Chaman .. Gian Singh, S.E.P.O. H

57 Butari .. S.D.O., E.B. 3 i

58 Lohgarh . . Sucha Singh, Pat. 4

59 Narinjanpur .,. Mohinder Singh, V.LW. 7i

>
v̂>

S
•i /
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Serial
No.

Name of village Name of Primary Worker Fertilizers
distributed

Tons

60 Khilchina Beshamber Nath, Pat. 26

61 Bhinder ... Mohinder Singh, V.L.W. 9

62 Narangpur Rajpur Nazar Singh, Pat. 3

63 Dalonangal .. Bawa Singh, A.I* 7*
64 Thathian .. Rajinder Singh, V.L-W. 4

65 Bedarpur .. Kewal Kishan, Pat. 5*

66 Kamoke .. Prem Singh, P/Secy. 2

4. Verka Block
M.T.

1 Sultanwind .. Kartar Singh, V.L.W. 8.00

2 Khankot .. Amar Singh, Patwari 4.00

3 Duburji .. Bhagwant Singh, Ziladar 1.00

4 Fatehpur .. Balwant Singh, S.I., Coop. 4-00

5 Thanday .. B.D.P.O., Verka 3.00

6 Sandhana .. Pritam Singh, Pat. Rev. 3.00

7 Bharariwal .. Daljit Singh, Pat. 4.00

8 Mulechack .. Iqbal Singh, Ziladar 1.00

9 Kotli Nasir Khan D.C., Amritsar 5.00

10 Kot Mit Singh ... Jagdish Ram, Rev. Pat. ...

11 Mirankot Kalan .. Gurmukh Singh, V.L.W. 5.00

12 Maqbool pura .. Gian Singh, Pat* ...

13 Mirankot Khurd .. Satpal, Pat. 3.00

14 Gumtala .. Parshotam Singh, Pat. 10.00

15 Khera Abad .. Manmohan Singh, Panchayat, Secy. 6.00

16 Kabmo .. Secy., Z.P., Amritsar 2.00

17 Hair .. Mehngha Singh, Patwari 4.00

18 Bal Sachinder .. Shiv Dyal Singh, Patwari 3.00

19 Lohar Kalan ... E.O., Coop. 5.00

20 Loharka Khurd .. Raghbir Singh, Panch. Secy. 3-00

21 Gopalnagar .. Pritam Singh. Patwari, Rev. 0.50

22 Vijay Nagar Ditto 0.50
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Serial
No.

Name of village Incharge of the Block Fertilizers
distributed

M.T.

23 Thung Pian .. Hari Kishan, Patwari, Rev. 10.00
24 Mohkam Pura .. Mohan Lai, Patwari 3.00

25 Mustafabad .. Durga Datt, Girdawar 2.00

26 Thung Bala .. Raj want Singh . 4-00

27 Rakh Shikar .. Behari Lai, Patwari 5-00

28 Bal Kalan .. Sukhjinder Singh, V..L.W. 6.00

29 Bal Khurd .. Subaram, Patwari 4.00

30 Muradpura .. Ramesh Chander, Rev. Patwari 5-00

31 Nangli .. Anup Singh, A.S.I. 8.00

32 Bheni Gillan .. Gurdial Singh, Patwari 3.03

33 Pandori Wariach, .. Dalip Singh, S.I., Coop. 5.00

34 Naushera .. M.L. Bhatia, A.I., I.M.P. 12-00

35 Verka .. Kanungo Consolidation 14.00

36 Mudhel .. Balbir Singh, V.L.W. 11,00

37 Jahangir .. Gurbachan Singh, Patwari 12-00

38 Sohian Khurd .. Darshan Singh, Naib Tehsildar 10.00

39 Ram Diwali .. Bahadur Singh, Patwari 7.00

40 Wadali Guru .. Gopal Singh, V.L.W. 14-00

41 Khaper Kheri Ditto ' 13.00

42 Kot Khalsa .. Inder Singh, Patwari 7.00

43 Basker .... Pritam Singh, Patwari 3.05

44 Dopahi .. Hardial Singh, S.E.P.O. 1.00

45 Khasa .. Ilaqa Magistrate 2.00

46 Khasa Bazar Ditto 1.05

47 Rampura Harbhajan Singh, V.L.W. ««• 2.00

48 Mulla Behram Ditto • .* 3.00

49 Gurnam Pura .. Kundan Lai, Patwari • • 6.00

50 Hamidpura .. Parkash Singh, Patwari 10.00

51 Khurmanian Ditto • • 7-00

52 Kathanian Ditto 7.00

♦
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Seial
No.

Name of village Incharge of the Block Fertilizers
distributed

• M.T*

53 Fateh Garh, Sukar Chak Devi Datt, Patwari . • 8.00

54 Dothian Bhupinder Singh, A.E.O. 5.00

55 Chatiwind, Lehalan Head Master, P ry .. School 9.00

56 Bhalowal Madan Lai, Patwari .. 6.00

57 Sadhpura Pritam Singh, V.L.W. 5.00

58 Chogawan H.M., Middle School 10.00

59 Mahal C-haranjit Singh, Patwari 5.00

60 Ghanupur Darbari Lai, Patwari . • 5.00

61 Kala x .. Harbans Singh, A.E.O. .. 5.00

62 Wadala Bhetward Swarn Singh, Patwari . • 3.00

63 Dhaul Khurd Surjit Singh, Patwari • • 2.00

64 Dhaul Kalan Charanjit Singh, S.I. Co-op. 3.00

65 Kotla Dal Singh Surjit Singh, P/ Secy. 1.00

66 Gausa Bad Chanjit Singh, S.I. Coop. 2.00

67 Vilab Kirpal Singh, Patwari 13.00

Serial
No.

Name of village Incharge of village Fertilizers
used

1

5.

Majwind

Majitha Block 

Taranjit Singh, Overseer
Quintals

25

2 Gopalpura Collector (Irri.) ASR. .. 30

3 Kotal Khurd Kuldip Singh, V.L.W. • • 140

4 Jagatpura Bazar Gurbachan Singh, P/Secy. 15

5 Chogawan Balkar Singh, V.L.W. 140

6 Rupowali Kalan Ditto 80

7 Rupowali Khurd Ditto 60

8 Mann Sangara Singh, P/Secy. 40

9 Ludher Dewan Chand, Patwari 50

10 Dhadde Ram Chand, Ziledar 120

11 Kotal Sydan Kartar Singh, Patwari . • 40

12 Waryam Nangal Makhan Singh, P/Secy. . • • 55

13 Chawinda Devi Mohinder Singh, Patwari ,, 85
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Serial
No.

Name of village Incharge of village Fertilizers
used

14
•

Kot Hirderam Headmaster, Pri. School
Quintals

25
15 Manga Sarai Dewan Chand, Patwari 20

16 Main Pandher Widya Sagar, Patwari 60

17 Bhullar Hans Lakha Singh, V.L.W. 105

18 Kathu Nan gal Sarup Singh, Sub-Insp. Coop. 65

19 Galowali Hargopal Singh, A.I. 120

20 Bhagwan and Anaipura .. Parshotam Dass, Patwari 35

21 Kotla Gujran Piara Singh, Canal Patwari 35

22 Mahadipura Amarjit Singh,.Y.L.W. . . ‘ 45

' 23 Pandher Headmaster, Pr. School 15

24 Doburji Harjit Singh, P/Secy. 45

25 Birbal Pura Satpal Singh, Patwari 15

26 Nangal Panuan Ajit Singh, Patwari 65

27 Jethu Nangal Sawarn Singh, V.L.W. 60

28 Naag Kalan • Chaman Lai, Cana! Patwari 190

29 Supariwind and Bhenillider Puran Chand, Naib Tehsildar 55

30 Kotla Sultan Singh Gurbax Singh, C/Patwari 25

31 Roman Chak • Manohar Singh, V.L.W. 55

32 Buraj Nauabad and Kotla Shri Dalbir Singh, Patwari .. 25

33
Majja Singh 

Athwal Baldev Raj, P/Secy. 15

34 Gosal Zimindaran Sewa Singh, P/Secy. 10

35 Borewal Kang Sewa Singh, P/Secy. 25

36 Budh Theh Didar Singh ,C.S.I. 35

37 Bhoma . Vidya Parkash, C/Patwari 35

38 Wadala Viram Jagat Singh, Patwari .. 45

39 Umarpura Ditto 25

40 Sohian Kalan Udham Singh, Majitha 85

41 Majitha Gurdit Singh, Patwari 150

42 Hamza Halka Magistrate 35

43 Dadupura Makhan Singh, C/Patwari 25

44 Ajaibwali Hardyal Singh, A.I. (R) .. 85

. . . . . . — --------------- --------------
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1
Serial

No.
Name of Village Incharge of Village Fertilizers

used

45 Kaler Mangat Dewan Chand, Patwari

Quintal
s

25

46 Dyal Pura .. Mohinder Singh, Girdawar 15

47 Harian .. Dharam Singh, A.S.I. 45

48 Dadian .. Arjan Singh, V.L.W. .. 90

49 Begewal .. Gulzar Singh, Patwari 25

50 Chande .. Sham Mohan, Patwari .. 15

51 Trharh .. Kartar Singh, C/Patwari .. 25

52 Kotla Pitu Ditto 10

53 Dhin Nangal .. H.M. Pry School 15

54 Darike .. Tara Singh, S.E.P.O. .. 60

55 Shehzadali .. Buta Singh, C/Patwari 15

56 Abdal .. Sawaran Singh, Patwari 55

57 Lehrka .. Gurbax Singh, P/Secy. 40

58 Rangilpura .. Headmaster Mugosohi .. 25

59 Talwandi Khuman .. Sarbjit Singh, V.L.W. 25

60 Therievval .. Kuldip Singh, V.L.W. 25

61 Bhangali Kalan .. Kuldip Singh, V.L.W. 55

/ 62 Marrari Kalan .. B.D.P.O., Majitha 95

i rrA 63 Marrari Khurd .. Kuldip Singh, V.L.W. 40

64 Kairon Nangal .. Balbir Singh, B.L.E.S. (Ind) 25

65 Kuralian Ditto 15

66 Bhoa Fateh Garh .. Bhalinder Singh, Patwari 35

67 Alkara Ditto 15

68 Jhande Ditto 25
’ 69 Sham Nagar .. Darbari Lai, Patwari 95

70 Jajiani Hans Raj, A.S.I. 45

71 Jalalpura .. Ram Parkash Singh, C.S.I. 35

■< 72 Tarpai .. Baldev Raj, Patwari ' .. 25

A 73 Kotli Makian .. Sangram Dass 35
y s 74 Babowal .. H.M. Primary School 15
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Serial
No.

Name of village Incharge of village Fertilizers
used

Quintals
75 Fdtu Bhila .. H. M. Primary School 20

76 Sarhala .. Gulzar Singh .. 35

77 Kadra Bad .. Mohan Lai, Patwari .. 45

78 Kotli Dholwshah .. Gulzar Singh, V.L.W. .. 25

79 Jaintipura .. Sarabjit Singh, V.L.W. .. 60

80 Pakhaher pura .. Adalat Singh, Patwari 55

81 Chachowali .. Hardev Singh, S.I. Co-op .. 35

82 Bhangali Khurd and 
Gajarpura

Avtar Singh, Canal Patwari 35

ANNEXURE (ID

Names of Villages affected by floods or rain water every year since 1955

Serial Village
No.

Jandiala Block 
Nil.

Tarsikka Block

1 Chanke
2 Bhohewal
3 Arganmange
4 Tanel
5 Tarsikka
6 Malowal
7 Kot Khera
8 Sang Rai
9 Talwandi

10 Kot Hayat
11 Roman Chuck
12 Baga
13 Sidhowal
A J

14 Gadderjada
15 Singpura
16 Bhoradhli Raj
A U

17 Bhordhli Br.
18 Rattan Garh
19 Narain Garh 

Rayya B1
1
2

Khalchian
Butari

3 Niranjanpur
4
5

Lohgarh 
Wadala Khurd

J
6 Sudhar
7 Bhaliapur
a Daud
O

9 Rajdhan
to Chung
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Serial Village
No.

11 Doburji
12 Nangli
13] Mehta
14 Khabe
15 Gagger Bhan 

Verka Block
1 Sangna
2 Kotli Nasir Khan
3 Khaper Kheri
4 Khasa
5 Othiana

Majitha Block
Nil.

LIST OF STARRED QUESTION FOR 11TH MARCH, 1964

G rant of Taccavi L oans in  G urgaon  D istrict

*5650. Chaudhri Har Kishan : Will the Chief Minister be pleased to 
state the total number of applications pending at present for the grant of 
taccavi loans for the purchase of bullocks, installation of tube-wells, pumping 
sets and sinking of percolation wells in Gurgaon District, N.E.S. Blockwise, 
separately ?

Sardar Darbara Singh (Minister for Home and Development) : The
statement as under:—

Application Pending for Grant of Taccavi Loans in Gurgaon
District on 31-3-64

Serial Name of Panchayat Samiti Purchase Installation Installa- Sinking
No. of bull- of tube- tion of of per-

locks wells pumping eolation 
sets wells

1 2 3 4 5 6

1 Gurgaon .. Nil 9 33 219

2 Sohna .. Nil 6 25 379

3 Pataudi .. Nil 3 10 86

4 Rewari .. Nil 1 3 54

5
K

Bawal .. Nil Nil 2 41
6 Khol .. Nil Nil 19 31

7 Ferozepur Jhirka .. 350 2 3 100
8 Punahana .. Nil 3 1 65
9 Hodal .. Nil 18 15 96

10 Palwal .. Nil 20 24 73
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1 2 3 4 5 6

11 Nuh .. Nil Nil Nil 30

12 Ballabgarh .. Nil Nil Nil Nil

13 Farid abad .. Nil Nil 4 Nil

14 Hathin • Nil 8 6 45

LIST OF STARRED QUESTION FOR 16TH MARCH, 1964

D ouble T he A gricultural Production  Campaign
/

*5712. Shri Chandi Ram Verma : Will the Chief Minister be pleased 
to  state —

(a) whether it is a fact that with a view of making the campaign of
“Double the Agricultural Production” a success the Government 
have placed every village in the State under the charge of a separate 
Government official ;

(b) if the reply to part (a) above be in the affirmative the names of the 
Government officials under whose charge each village in Fazilka 
Tehsil was placed and the date thereof ;

(c) whether each official referred to in part (b) above has been residing
in the village in his charge since the date mentioned in part (b) above 
of his appointment up to 31st January, 1964, if not the dates on 
which he visited the said village during the said period and the 
work he did on each visit ;

(d) the details of the facilities and the manner in which relief is being 
provided to the agriculturists in connection with the said cam
paign ;

(e) the manner in which and the detail ' of the facilities provided to
the agriculturists in each village of Fazilka tehsil by the Govern
ment during the period mentioned in part (a) above ?

Sardar Darbara Singh (Minister for Home and Development) : (a) Yes.
(b) P a rt I.— A statement containing the required information is 

enclosed.

P a rt II.— 1st November, 1963.

(c) P a r t  I.— Each official referred to in part (b) above does not neces
sarily reside in the village under his supervision but instructions were issued to 
them to visit their respective villages twice a week.

P a r t  II.— It has not been possible to collect this information.

(d) and (e) The various facilities such as seed, fertilizer, improved imple
ments are provided according to the demand of each village. Plant protection 
facilities, proper sowing, watering of crops and applications of fertilizer is also- 
ensured in connection with the Doubling of Agricultural Production Campaign.
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DOUBLE AGRICULTURAL PRODUCTION CAMPAIGN!

Serial Name of the village Name of the Officer In-charge, Agricultural
N 0. Programme

3

1 Kala Tibba
2 Amar Pura
3 Ram Sara
4 Rajanwali
5 Rai Pura
6 Bhagu
7 Sito Ganno
8 Meharajpura
9 Klier Pur

10 Baha\w Wala
11 Raj Pura
12 Dodewala
13 Kandwala Amarkot
14 Khuan
15 Tarmala
16 Miko Khera
17 Bahadur Khera 
1 8 Dewan Khera

19 Mallook Pura
20 Jodhpur
21 Dutterian Wali
22 Sukh Chain
23 Sardard Pura
24 Kundal
25 Ramgarh
26 Bhangalan
27 Gadan Dob
28 Aalamgarh
29 Burj Muhar Wala
30 Patti Taja

31 Dharangwala
32 Gobindgarh
33 Baluana
34 Kera Khera
35 BahwalBasi
36 Bazid Pura
37 Hamit Pura
38 Bishan Pura
39 Ram Pura
40 Narain Pura
41 Kularan
42 Bhagsar
43 Chanan Khera
44 Kiber Khera
45 Danger Khera
46 Kuhariariwali
47 Jhumianwali
48 Azam Wala
49 Bodiwhla Petha
50 B hangar Khera
51 Bakilanwala
52 Baroke
53 Bandiwala
54 Bazidpur Kotian wala

Shri Uttam Chand, Deputy Collector, Abohar 
Shri Pritam Singh, S.I., Co-operative Societies 
Shri Jagdish Chander, O/S Abohar \
Ajaib Singh, P.S.
Shri Som Parkash, Zilahdar
Shri Jagjit Singh Jhand, B.D. & P.O., Abohar
Shri Gurbachan Singh, Revenue Patw ari
Senior School Master
Shri Amar Singh, P.S.
Shri Sukhdev Singh, VLW, Alamgarh 
Shri Mohammad aliyas (BLEO, Industries)
Shri Puran Singh, P.S.
ShriBaljit Singh, A.I., Abohar 
Shri Naib Singh, VLW, Khuban 
Shri Ganga Singh, Zilahdar, Khuban 
Senior School Teacher 
Shri Atma Singh, P.S.
Shri Tirath Ram, Social Education and Pan
chayat Officer, Abohar 

Shri Pritam Singh, VLW, Mallookpura 
Shri Mani Ram, School Teacher 
Senior School Teacher 

Shri Harbhajan Lai Zilahdar, Malout 
Canal Patwari
Shri Gurmit Singh, VLW, Kundal 
Shri K.S. GreWal, N.T., Abohar 
Shri Pesham Singh, A.I., Marketing 
Shri Dalbir Singh, P.P.I., Abohar 
Shri Bela Singh, Ranger Officer, Abohar 
Shri Bishan Dass, Forest Department, Abohar 
Shri Babu Singh Mann, A.I., Cotton Develop
ment

Shri Hans Raj, Patwari, Revenue 
Shri Jiwan Dass, A.S.I., Abohar 
Shri Sham Lai Gupta, B.L.E.O., Abohar 
Shri Dalbir Singh, A.S.I., C/S.
Shri Joginaer Singh, V.L.W., Baluana 
Shri Gurjant Singh, V.L.W., Bazidpur 
Senior School Teacher 

Ditto 
Ditto 
Ditto

Shri Hari Paul, VLW, Kularan
Senior School Teacher
Shri Ajit Singh Brar, C/S Abohar
Shri Nazar Singh, A.S.O., Package, Abohar
Shri Ajmer Singh, VLW, Danger Khera
Shri Sohan Singh, A.S.I.,.Cotton Development
Shri Ved Parkash, Panchayat Secretary
Shri Tirath Ram, SEPO, Abohar
Shri Bihari Lai, Teacher
Shri Ram Chand, Teacher
Shri Dharam Vir, V.A.S., Danewala
Shri Pritam Chand, Teacher
Shri Hans Raj, Panchayat Secretary
Shri Dharam Singh, Teacher
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Serial Name of the village 
No.

Name of the Officer In-charge Agricultural 
Programme

1 2 3

55 Churi Wala Dhana .. Shri Sarwan Singh, Teacher
56 Dewan Khera .. Shri Sohan Singh, B.D. & P.O., Khuan Sarwar
57 Koil Khera .. Block Education Officer
58 Dharam Pura .. ShriKam Kishan, A.E.O., Khuan Sarwar
59 Daulat Pura .. Shri Ram Nath, Teacher
60 Dani Wal Sat Kossi .. Shri Jora Singh, VLW
61 Dalmir Khera .. Shri Mehar Singh, Patwari
62 Dhinga Wali .. Shri Arjan Singh, Teacher
63 Ghallu .. Shri Ghos Ram, Teacher
64 Giddaran Wali .. Shri Narain Dass, VLW
65 Gumjal .. Shri Hans Raj, Teacher
66 Hari Pura .. Shri Charanji Lai, Teacher
67 Jand Wala Hanwanta .. Shri Brij Lai, Teacher
68 Jand Wala Mira Singh .. ShriNirbhah Singh, Teacher
69 Jhhurar Khera .. Shri Devi Chand, Teacher
70 Kaler Khera .. Shri Bian Chand, Teacher
71 Kathera .. Shri Shanker Lai, Teacher
72 Kilan Wali .. Shri Sohan Singh, A.I. (Cotton) Package
73 Khui Khera Sukhna .. Shri Bhag Singh, Teacher, Sant High School
74 Khuian SaiWar .. Shri Vidhia Sagar, Teacher
75 Khipan Wali .. Shri Hans Raj, Teacher
76 Khowali Dha .. Shri Sham Singh, Teacher
77 Khatwan .. Shri Mohan Lai, Panchayat Secretary
78 Lakhewali Dhab .. Shri Ghanpat Rai, Teacher
79 Mauj Garh .. Shri Jaswant Singh, Teacher
80 Muradwala Bhangar Khera .. Shri Guidit Singh, Panchayat Secretary
81 Mamoon Khera .. Shri Bhagwan Dass, Teacher
82 Nihal Khera .. Shri Kapoor Singh, A.S.I., Package
83 PanjKosi .. Shri Dm Parkash, Teacner
84 Patti Bihls .. Shri Isher Singh, Teacher
85 Panjawa Mandal .. Shri Atma Ram, Teacher
86 Patuwala .. Shri Kashmiri Lai, Teacher
87 Pami Wala Mehla .. Shri Des Raj, Teacher
88 Kabool Shah Khuban Shri Rajbakhsh Singh
89 Rampura .. Shri Kirpal Singh
90 Ram Kot .. Shri Gurdit Singh, Panchayat Secretaiy
91 Roop Nagar .. Snri Ram Saroop, Teacher
92 Syad Wala .. ShrrOm Parkash, Teacher
93 Sabooana .. Shri Harnaik Singh, Teacher
94 Sappan Wali .. Shri Lakha Singh, A.S.I., Package
95 Shaterwala . .

96 Tillan Wali .. Shri Nihal Chand, Teacher
97 Sher Garh .. Shri Santokh Singh, Teacher
98 Shiwana , .  Shri Megh Raj, Teacher
99 Too Wala .. Shri Balaev Singh, Teacher

100 Asman Khera .. Shri Gurdip Singh, Teacher
101 Waryam Khera .. Shri Narain Singh, Teacher
102 Patti Sadique .. Shri Rashpal Singh
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Block Supervisor, Shri Kaur Singh Roomi, BD & PO, Jalaband

Circle No. 1—S. Dilbagh Singh Kooner, A.E.O., Jed Supervisor

Serial Name of village Name of official
No.

103
104
105
106
107
108
109
110 
111 
112 
113

114
115
116
117
118
119
120 
121 
122

123
124
125
126
127
128 
129

130
131
132
133
334
335
136
137

138

139
140
141
142
143
144

Chak Kalawala 
Ladhuwala Utar 
Chak Sohelwala 
Jand Wala 
Chak Jandwala 
Chak Panjkosi 
Chak Janisar 
Chak Rorenvala 
Chak Khurajan 
Jaisar
Chak Dhab Khusal Joy

Shri Gurbachan Singh Brar, V. L, W.
Shri Kaur Singh Roomi, B.D.&P.O.
Shri Gurbachan Singh Brar, V L W
Shri Pritam Singh, S.I., Jandwala Bhimashah
Shri Gurcharan Singh, P.S.
Shri Malkiat Singh, Teacher 
Shri Piara Singh, Sub-Inspector (Co-operative) 

Ditto

Shri Pritam Singh, Teacher 
Shri Sampuran Singh, Patwari

Circle No. 2 - *  Shri Swaran Singh, Co-operative Inspector

Bahmniwala 
Chak Manjdinwala 
Chak Mannewala 
Chak Arainwala 
Totianwala 
Chak Rum wala 
Chak Sotorian 
Chak Bhabra 
Mohankam Arain

Shri Bihari Lai, Teacher
Shri Sawaran Singh, Cooperative Inspector
Shri Gauri Shankar, P.S.
Shri Ram Kishan, Teacher 
Shri Mohan Lai, Teacher 
Shri Pritam Singh Barar, VLW 
Shri Chilean Lai, P.S.
Shri Swaran Singh
Shri Kishan Chand, Teacher

Circle No. 3— Shri Thakur Singh, B.E.O.

Mukerian
Pakan
Jandwala Bimeshah 
Khuranja 
Ratta Ther 
Roman Wala 
Halim wala

Shri Karnail Singh, Teacher 
Shri Lai Singh, Teacher 
Shri Nanak Chand, Patwari 
Shri Thakar Singh, B.E.O.
Shri Mukhtiar Singh, Teacher 
Shri Hardial Singh, V.L.W.
Shri Kanshi Ram, Patwari Canal

Circle No. 4— Shri Ranjit Singh, S.E. & P.O.

Chak Gulam Rasul 
Chak Qabar wala 

Kathgarh 
Chak Balocahan 
Dhab Kariyal 
Dhab Khushal Joyya 
Arniwala 
Chak Arniwala

Shri Ranjit Singh, S.E.P.O.
Shri Bhagat Ram, Patwari
Shri Suij Parkash, Teacher
Shri Narinder Singh, Teacher
Shri Madan Lai, Teacher
Shri Amrit Lai, Teacher
Shri Gurdip Singh, Patwari
Shri Partap Singh, Patwari, Revenue

Circle No. 5— Shri H. L. Monga, B.L.E.O., Supervisor

Moher Singhwala Hittar and Shri Kharaiti Lai, Teacher 
Uttar

Santokh Singhwala .. Shri Ujagar Singh, Patwari, Canal
Fattuwala .. Shri Mohinder Singh, Patwari
Baggeke Uttar and Hitthar .... Shri Guran Ditta, Teacher
Almeke .. Shri H. L. Monga, B.L.E.O.
Sohana Sandar .. Shri Balbir Singh, Teacher
Ladhuwala Hittar .. Shri Kasturi Lai, Patwari
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Serial Name of village Name of official
No.

145 Sukhera Bedal .. Shri Narvir Singh, Cooperative Inspector
146 Hazara Ram Singhwala .. Shri Girdhari Lai, Teacher, Mohansinghwala

Circle No. 6— Shri Shamsher Singh, B.E.O.^ Jalalabad Supervisor

147 Ghubaya
148 Chak Khewa
149 Chak Bajida
150 Chak Tahliwala
151 Lamochar Khurd
152 Maujewala
153 Chak Lamochar
154 Hamid Saidoke

Shri Surjan Singh, Teacher 
Shri Shamsher Singh, B.E.O. 
Shri Chiman Lai, Teacher 
Shri Kartar Singh Brar, V.L.W. 
Shri Malkiat Singh, Patwari 
Shri Puni Ram, Teacher 
Shri Harpal Singh, Teacher 
Shri Krishan Kumar, Teacher

Circle No. 7— Shri Kanwar Jaswant Singh Ziladar

155 Lakher Mushaabi
156 Ladhuka
157 Chak Mohmdwala
158 Chak Khundwala
159 Chak Bhamba Wattu and Uttar
160 Jala Lakhoke
161 Mandi Ladhuka

Shri Chiman Lai, P.S.
Shri Kanwar Jaswant Singh
Shri Narain Dass, Patwari
Shri Sham Lai, Teacher
Shri Lai Singh, Sub-Inspector, Cooperative
Shri Kartar Singh, V.L.W.
Shri Rajinder Nath, Teacher

162
163
164
165
166
167
168 
169

170
171
172
173
174
175
176
177
178
179

180
181
182
183
184
185
186 
187

Circle No. 8— Shri Sohan Singh, S.D.O., Drainage Supervisor

Kirianwala 
Tarobri 
Chak Pakhi 
Chak Singhwala 
Hauz Khas 
Huse Caudhar 
Singhwala 
Chak Puna wala

Shri Sohan Singh, S.D.O., Drainage 
Shri Joginder Singh, Teacher 
Shri Gurbachan Singh, Teacher 
Shri Birbal, Patwari 
Shri Gurmit Singh, Teacher 
Shri Ram Rakha, Teacher 
Shri Barru Ram, Patwari Halqa 
Shri Teja Singh, Patwari

Circle No. 9— Shri Tilak Raj Monga, Inspector, Food and Supplies

Chak Puliwala
Paliwala
Lakhewala
Chak Lakho walai
Chak Bohiwala
Chak Sarian
Sarian
Chak Chhapriwala 
Kherewala 
Chak Dumal

Shri Ghanya Lai, Patwari 
Shri Hakam Chand, Teacher 
Shri Faujdar Singh, Patwari 
Shri Gulab Singh, Patwari 
Shri Bikramjit Singh, P.S.
Shri Hardial Singh, V.L.W.
Shri Manohar Lai, Teacher
Shri Tilak Raj Monga, Food and Supplies
Shri Sunder Singh, Teacher
Shri Kartar Singh, Teacher

Circle No. 10— Shri hiangat Dass, Field Kanungo, Jalalabad

Chak Sukhar 
Mohkam Arain 
Dhandi Khurd 
Kannewala 
Chak Panniwala 
Chak Sohna Sandar 
Parbhat Singhwala 
Jalalabad

Shri Bhupinder Singh, Patwari 
Shri Kishan Chand, Teacher 
Shri Lai Chand, Patwari 
Shri Mangal Dass, Field Kanungo, 
Shri Balshi Ram, Teacher 
Shri Raja Ram, Teacher 
Shri Banarsi Dass, Teachers 
Shri Bhag Ram, Teacher
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; r 
1

Serial
No.

Name of village Name of official

Circle No. 1, Shri PiaraLal Dhawan, B.E.O. No. 1

y \

188
189
190
191
192
193
194

195
196
197
198
199
200 
201

202
203
204
205
206 
207

Dabwala Kalan 
Kandwala Hazar Khan 
Tahliwala Jattan 
Arni wala 
Mohuana 
Aslam wala 
Kamal Wala

Shri Balbir Singh 
Shri Ram Parkash, Pat war i 
Shri Budh Singh, Teacher 
Shri Gulzar Singh, Patwari 
Shri Madan Lai, Teacher 
Shri Paire Lai Dhawan, B.E.O. 
Shri Om Parkash, Teacher

Circle No. 2, Shri Gurdev Singh, Agriculture Inspector

Chottian Wala 
Chottian Wali Jattan 
Chttian Wali Bedia 
Aliana
Tahliwala Bod la 
Singh Pura 
Chahlan Wali

Shri Gurdev Singh 
Shri Raja Singh, Teacher 
Shri Inder Singh, P.S.
Shri Turbakh Singh, Teacher 
Shri Jai Kislian, Teacher 
Shri Harnek Singh, V.L.W. 
Shri Bhagwan Dass, Teacher

Circle No. 3, Shri Balvinder Singh, Overseer

Burj Hanumangarh 
Kuhari anwali 
Muradwala Dal Singh 
Churiana 
Dhippan Wali 
Bannwali

Shri Balvinder Singh, Overseer 
Shri Gurdev Singh, Gram Secretary 
Shri Jagjit Singh, Teacher 
Shri Sadhu Singh Sohal, B.D.O.
. Shri Sardar Singh 
Shri Raj Singh, Teacher

Circle No. 4, Shri H.L. Monga, Supervisor

208
209
210 
211 
212 
213 
215* 
216 
217

Mulianwali 
Jandwala Khanta 
Hiranwali 
Bagganwali 
Kikkar Wali Rupe 
Bonwala Hanwalt 
Korianawali 
Chuharianwali 
Rampura

Shri Anup Singh
Shri Gurbax Singh, Teacher
Shri Gurmail Singh, Teacher •
Shri Pritpal Singh, Patwari
Shri Parkash Singh, S.T., Co-operative
Shri Amar Singh, Teacher
Shri Gulzari Lai, Teacher
Shri Rajishan, Teacher
Shri Harbhajan Singh, Supervisor

Circle No. 5, Shri Harcharan Singh, B.E.O., No. 2, supervisor

218 Karnikhera .. Shri Hazara Singh, Tehsilda'
219 Kerian .. Shri Kirpal Singh, V.L.W.
220 Sureshwala .. Shri Om Parkash, Teacher
221 Odian .. Shn Lai Singh, Patwari
222 Khanpura .. Shri Madan Lai, P.S.
223 Chuhriwala Chisti .. Shri Gajjan Singh, Teacher
224 Muthianwali .. Shri Sain Dass, Patwari
225 Churani .. Shri Nikka Singh, S.I., Co-operative
226 Asafwala .. Shri Harcharan Singh, B.E.O.
227 Pucca Chisti .. Shri Ram Parkash, Teacher
228 Ganj Baksh Santi .. Be Charge
229 Kutab-u-din Sanitary Inspector

Circle No. 6, Shri Amar]it Singh

230 Kapulshah .. S.D.O., Canal
231 Kotha .. Shri Amarjit Singh, Ziladar
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Name of official \
v

232 Awa .. Shri Hans Raj, Teacher
233 Mohd. Pira .. Shri Sucha Nand, Teacher
234 Mohd. Amira Modh Slam .. Shri Mohinder Singh, Teacher
235 Mombe Ke .. Shri Mangat Rai, Teacher
236 Bakhu Shah .. Shri Sant Singh, P.S.
237 Kandeke .. Be-charage
238 Alamshaha .. Shri Panna Lai, Teacher
239 Jhangar and Nur Mohd. .. Shri Manmohan Singh, Teacher
240 Gulshan .. Be Charage %
241 Salemshah .. Shri Inder Singh, S.C.A.
242 Sultanpur .. Shri Gurdev Singh, Patwari

Circle No. 7, Shri Girdhari Lai, Ziladar
243 Gaganke .. Shri Shivdas, V.L.W.
244 Bdha .. Shri Gardhari Lai, Zilladar
245 Mozam .. Shri Abnasli Chand, Teacher
246 Kanwanwali .. Be Charage
247 Ganjuana .. Shri Monohar Lai, Teacher
248 Hasta Kalan .. Shri Mohan Singh, Teacher
249 Jatwali alias Ram Nagar .. Shri Mathra Das, P.S.
250 Nakike .. Shri Jagdish Ram, Patwari
251 Dara Dona .. Be charage
252 Mohar Khewa Ditto
253 Ran Chaina .. Shri J.S. Gaumi, S.D.O. (C), Fazilka
254 Rohela Tejewal .. Be charge
255 Chak Rohela Ditto
256 Dona Kikandari Ditto
257 Mahtam Nagar Ditto

Circle No. 8, Shri Vishan Singh, Co-operative Inspector
258 Behk Khas .. Shri Balwant Singh, Teacher
259 Walle Shah Utar .. Tehsil Welfare
260 Churke .. Be-charage
261 Walle Shah Hathar Do
262 Chulam Rasulwala .. Shri Vishan Singh, Patwari
263 Naulan Ditto
264 Saidoke Hathar .. Shri Vishan Singh, Co-operative Inspector
265 Lakhoke Utar .. Shri Amar Singh Teacher
266 Jaimalke .. Shri Sham Singh, Teacher
267 Chandmari .. Shri Sham Lai, Teacher
268 Behk Hasta Utar .. Shri Sansar Chand, S. J. Audit

Circle No. 9, Shri Pajinder Pal Singh. N.T.
269 Lalowalai .. Shri Rajinder Pal Singh, N.T.
270 Theh Qalendar .. Shri Gurdev Singh, S.I., Co-operative
271 Jaurki Andhewali .. Shri Mohinder Singh, V.L.W.
272 Jaurki Kahker Wali .. Forest Guard
273 Abhun .. Shri Om Parkash, Teacher
274 Chimewala .. Shri Harkishan Dass, S.D.O. (Graini)
275 Ahlbodla .. Shri Thakar Singh, Patwari
276 Jhok Depulana .. Shri Balbir Singh, Teacher
277 Shama Khanka .. Shri Karnail Singh, Teacher

Circle No. 10, Shri Avtar Singh,~S.E.P.O.
278 Chak Banwala .. Shri Jawant Rai Mehta, Field Kanungo
279 Chak Dabwala Ditto
280 Penchanwali .. Shri Joginder Singh, S.I., Industries
281 Miani Basti .. Agriculture Teacher, Government High School
282 Chak Khuwali .. Shri Avtar Singh, S.E.P.O.
283 Ojna Wali .. Shri Sain Dass, S. D.O. (Drainage)
284 Patti Puran .. Shri Amar Singh, S.I. (Co-operative)
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LIST OF STARRED QUESTION FOR 1ST APRIL, 1964 

M u n ic ipa l  C ommittee, Q adian

*5938. Shri Mohan Lai ; Will the Minister for Education and Local 
Government be pleased to state —

(a) the date when the names of the Members elected to the Municipal 
Committee, Qadian were notified in the Official Gazette ;

(b) whether any date was fixed for administering the oath to the said 
Members and for election of the President and Vice-President ; 
if so, what and by whom ;

(c) whether it is a fact that the date mentioned in part (b) was subsequen
tly cancelled, if so, when and by whom ;

(d) whether any new date has so far been fixed for the purpose mentioned 
in part (b) ?

Shri Prabodh Chandra (a) 12th June, 1964.
(b) Yes ; 30th July, 1964 by the S.D.O. (Civil), Batala.
(c) Yes ; on 29th July, 1964 by the S.D.O. (Civil), Batala under the orders 

of Government ;
(d) Yes ,* 27th August, 1964 on which date the election was held .

LIST OF STARRED QUESTION FOR 7TH APRIL, 1964

F unds handled  by M rs. G a in d  as H eadmistress

*5861. Chaudhri Ram Parkash Will the Home Minister be pleased to 
state the names of the different schools funds handled by Mrs. Gaind as 
Headmistress, Government Girls Higher Secondary School, Ambala 
City with the details of the audit reports in the case of each fund ?

Sardar Darbara Singh ; The following funds were handled by Mrs. N. 
Gaind while she was working as Headmistress, Government Girls Higher 
Secondary School, Ambala City :—

(i) Domestic Science Fund.
(ii) Audio Visual Fund.
(iii) Amalgamated Fund.
(iv) Health Fund.
(v) Red Cross Fund.
(vi) Paper money Fund.

A copy of the audit note is laid on the table of the House.

Audit and Inspection Note on the account of Government Girls Higher Secondary School,
Ambala City

Period.—January to September, 1962.

PART I

1. Last Audit Note.— Action taken on the last audit note calls for the following further 
remarks

{or) Audit Note for the period 1/41 to 3/42.

Para 6 and 7.—The short recovery of fees from VII and K.G. classes in 4/41 has not been 
worked out and got written off with proper sanction. It should be expedited.

ib) Audit Note for the period 1/58 to 10/58.—

Para 4.—Loss due to irregular concession had not been made good. It should receive 
immediate attention. *
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(c) Audit Note for the period 11/58 to 8/59.—(i) Para 4.—The credit 
of Rs 45.44 nP. on account of interest added by the Post office 

on the “Security Account” and “Hostel. Accounts” was again not pointed out, nor was the 
authority for the institution of these funds made available. The “Hostel Security Account” 
was also not produced during audit The credit of interest, the authority for collecting these 
funds, and Hostel Security Account should be shown at the next audit.

(ii) Para 8.—The loss of fees amounting to Rs 60.75 due to excess grant of three half 
fee concessions was again not made good. Recovery should be expedited.

(iii) Para 9.—Rent due from Mistress residing in the Hostel had again not been re
covered. The recovery should be made immediately.

(iv) Para 10(ii).—Hostel fee short realized during the period prior to 31st December 
1954, when temporary exemption came into force, was still not worked out and made good. 
This should receive early attention.

(v) Para 11.—The practice of charging actual electricity consumption charges should 
be got regularised with the sanction of Director, Public Instruction, Punjab.

(vi) Para 12.—The balance in the “Mess Security Account” was stated to have been 
credited in the Treasury under “Revenue Deposits” but Treasury chalan and the “Mess 
Security Account” were again not produced. The same should be shown at the next audit 
and other irregularities in respect of refund of securities, attended to early.

(vii) Para 13(ii).—Rs 42.54 paid on account of travelling allowance to staff members 
were not got reimbursed out of the District Red Cross Fund. This should be done early.

(d) Audit Note for the period, 9/59 to 10/60.—(i) Para 4 (a) (0 and 
(U),—The amount irregularly spent out of Red Cross Fund had not

been made good or got regularised with proper sanction. This should be done early.

(ii) Para 4(c).—Rs 19.50 nP. paid as remuneration to a servant engaged for the purchase 
of material from bazar and Rs 10.92 nP for the purchase of tats, had not been recovered. 
The payment at the rate of Rs 15 per mensem to a Government servant was neither refunded 
nor got sanctioned from proper authority. This should be done immediately.

(iii) Para 4(d).—The amount irregularly spent out of amalgamated fund was neither 
justified nor made good. This should receive early attention.

(iv) Para 6.—Rs 20 paid to the office clerk for maintaining the accounts of grants for 
National Physical drive was not a fit charge on the grant and should, therefore, be got 
refunded without further delay.

(v) Para 7.—The ‘Register of Advances’ in form “Stereo D.P.I. No. 191-New” was 
again not produced nor the adjustment of Rs 55 advanced to Shri Jagan Nath pointed out. 
The register should be started and adjustment shown at the next audit.

(e) Audit Note for the period, 11/60 to 12/61.—(i) Para 4(0*—
The Amalgamated fund short realised in the past, had not been recovered

or got regularized with proper sanction. This should receive immediate attention.

(ii) Para 4(ii).—Approval of the District Junior Red Cross Sub-Committee for condon
ing the delay in enforcing the revised rates of Red Cross subscriptions had not been 
obtained. This should be done at an early date.

(iii) Para 5(a).—Rs 19.49 Rs 33, Rs 72.11 and Rs 75.75 nP irregularly spent out of 
Domestic Science Fund, Red Cross Fund, Amalgamated fund and Health fund respectively 
had not been made good. This should receive immediate attention.

(iv) Para 5(h).—Expenditure in excess of 50 per cent of income incurred out of Red 
Cross Fund, had not been worked out and adjusted from future subscriptions. This should 
be done at an early date.
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(v) Para 6.—Tournament fee for 1960-61 and 1961-62 had still not been realized and 
credited to the Divisional Guide and Tournament Fund (Girls). This should be done now 
after adjusting Rs 50 already paid, for registration to the District Guide Commissioner.

(vi) Para 7.—The school clerk had still not furnished security of Rs 600. She should 
be required to do so immediately .

(vii) Pam  8.—The 50 per cent Government share of fee received by some of the teachers 
as per details given in the objection statement had again not been credited. The needful 
should be done at an early date.

(J) Objection Statement.—Three objection statements relating to the period 1st April, 
1943 to 31st December, 1946 were still missing. These should be traced out and put up 

at the next audit.

The following items of the objection statements still remained unsettled:— 

Period

February, 1957 to December, 1957 
November, 1958 to August, 1959 
September, 1959 to October, 1960 
November, 1960 to December, 1961

PART II

5
1 to 4
4 to 4 and 10 to 20 
1 to 6

2. Present Audit.—The present test audit and examination of accounts for the period 
January, 1962 to September, 1962, the results of which are embodied in the succeeding para
graphs was conducted by Shri B.R. Chaudhri, Senior Auditor from 13th November, 1962 to 
19th November, 1962. The accounts for the months of March and July, 1962 were selected 
for detailed check. The record required in audit was produced with the exception of Attend
ance Register o f lOth-B Class for March, 1963 and July, 1962 which should be put up at 
the next audit.

3. Audit Fee.—The audit fee worked out to Rs 55 as detailed below

Rs
(i) Amalgamated fund ... 15
(ii) Health fund .. 10
(iii) Red Cross fund ... 10
(iv) Audio-Visual fund ... 10
(y) Domestic Science fund ... 10

Total ... 55

The amount was credited to Government,— vide Ambala Treasury Challan No. II, 
dated 19th November, 1962.

4. Unauthorised Collections.—An unauthorised fund in the name of “Paper money 
Fund” had been started by the Headmistress from 1st September, 1962. The collections 
@ Re. 1 per mensem per student from XI, X and IX, @ 75 nP from VIII, and @ 
50 nP. from VII and VI Classes were made. The up-to-date collections and expenditure 
amounted to Rs 560.25 nP. and Rs 501.09 nP. respectively. The balance of Rs 59.16 nP 
had been retained in hand by the Headmistress. The authority for the institution of the above 
unauthorised fund was not forthcoming. The matter is brought to special notice of the 
Director of Public Instruction, Punjab, for suitable action. The unauthorised fund should 
be stopped forthwith and the balance in the hand of the Headmistress credited to Govern
ment.

5. “Domestic Science Fund.—The salary of Rs 15 of Shri Mansa Ram was paid out of 
* ‘Domestic Science Fund” ,— vide voucher No. 262 of January, 1962. He was deputed to 
purchase certain articles from the bazar from time to time. This was not a fit charge on the 
paid fund. The amount should, therefore, be recovered immediately.

6. ReconciMation Statement.—The reconciliation statement of pupils fund for September, 
*962 onward was incomplete to the extent that the Treasury Pass Book and the Fee Account
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7. Tournament fee.—The tournament fee amount to Rs 91.56 realized @ 12nP. per 
student from 6th to 11th classes in September, 1962 had been retained by the mistress con- 
erned in hand. The same should be remitted to the Inspectress of Schools for credit to 
the “Divisional Guide and Tournament Fund” (Girls) immediately.

Register had not been brought up to date. The said statement should immediately!)© pre
pared. The Treasury Pass Book and Fee Account Register completed and the balance
in the funds tallied with that in the treasury at the end of each month, without further delay

8. University Registration Fee.—The University Registration fee detailed below had 
not been accounted for in the cash book of the Deposit Account (From D.P.I. No. 58).

Serial Amount Month in which realized
No.

Rs
1 552 May, 1962
2 40 October, W62
3 4 October, 1962

Total 596

In future the above kind of income should invariably be accounted for in the cash book 
of Deposit Account. The amount of Rs 4 mentioned at No. 3, ibid* bad not yet been re? 
mitted to the University. The needful should be done immediately ,

9. Government share o f  Fee.—Mrs. D. Walia received Rs 35 during the year, 1961-62 
as remunerations for the work done as an invigilator in the University examination. Tho 
Government share amountng to Rs 17.50 nP had not so far been credited in the Govern* 
ment Treasury She may be required to do so immediately.

10. Objection Statement.—An objection statement containing unsettled items has been 
Jorwarded in advance of this note for necessary action.

11. Conclusion.—The disposal of old objections continued to be neglected (Part I).

Subject to the foregoing remarks, the accounts were fairly satisfactory.

(Sd.) S. SARUP,

Assistant Examiner, 
Local Fund Accounts,

Punjab, Chandigarh.

No. XI(13)-7140, dated 15th December, 1963.

Copy forwarded to the :—

(1) Headmistress, Government Girls Higher Secondary School, Ambala City, with
the request that an annotated copy showing the action may be sent to this office 
at an early date.

(2) Divisional Inspectress of Schools, Ambala Division, Ambala, for information.

(3) Deputy Director of Public Instruction, Punjab, Chandigarh, for information.

(4) Shri B. R. Chaudhri, Senior Auditor, for information.

(Sd.) . . .
Assistant Examiner,-



LIST OF STARRED QUESTION FOR 15TH SEPTEMBER, 1964

E x p e n d i t u r e  i n c u r r e d  i n  c o n n e c t i o n  w i t h  t h e  e n q u i r y  h e l d  b y  t h e  d a s

C o m m i s s i o n

*6200. Sardar Kulbir Singh Will the Chief Minister be pleased to 
state—

(a) the total expenditure incurred by the State Government in connec
tion with the enquiry held by the Das Commission;

(b) the names of the lawyers engaged by Government in connection
with the said enquiry together with the amount paid to each;

(c) whether the Government has decided to recover any part o f the
expenditure referred to in part (a) above from the former Chief 
Minister (S. Partap Singh Kairon); if so, in what proportion;

(d) the amount of T. A. received by various Government officer^ 
in connection with the said enquiry;

(ej the amount of T. A. received by the former Chief Minister and 
other Ministers in connection with the said enquiry?

Shri Ram Kishan; (a) & (b) Reply to these parts was given during the 
last Autumn Session of the Punjab Legislative Assembly.

(c) The Union Home Ministry have advised, after consulting the Union 
Law Ministry, that it is not legally feasible, at this stage, to effect any recoverry 
in this respect. The Hon’ble Member will, perhaps, not now be interested 
in the matter in view of the tragic death of Shri Partap Singh Kairon.

(d) Reply to this part was also given during the last Autumn Session of 
the Punjab Legislative Assembly.

(e) The former Chief Minister, late Shri Partap Singh Kairon, did not 
receive any T. A. in connection with the said enquiry; only one of the 
other Ministers received Rs 945—

LIST OF STARRED QUESTION FOR 16TH SEPTEMBER, 1964 

C o m m o n  L a n d s  f o r  H a r i j a n s  i n  V i l l a g e s

*5962. Chaudhary Ran Singh; Will the Minister for Home and Develop
ment be pleased to state—

(a) whether it is a fact that according to the Government instructions 
one^third of the village common lands is to be given to the Hari 
jans for cultivation;

(b) if  the reply to part (a) above be in the affirmative, the total number
of Panchayats, district-wise, in the State which have not so far 
complied with these instructions;

(c) the details of the action Government is proposing to take against
the Panchayats/Sarpanches of the Panchayats not complying 
with the instructions referred to in part (a) above;

(d) the number of Panchayats referred to in part (b) above, against 
whom or whose Sarpanches action mentioned in part (c) has 
been taken?

Sardar Darbara Singh: (a) Under proviso (a) to rule 6 (1) of the 
Punjab Village Common Lands (Regulation) Rules, 1964, one-third of the 
cultivable land proposed to be leased is to be reserved for giving on lease by 
auction to members of the scheduled castes only. If on two different dates 
fixed for auction, no such person is forthcoming, or the Panchayat Samiti



refuses to confirm the auction in view of the highest bid being less than the 
average lease rate of similar lands for the last five years, the reservation 
ceases to have effect.

(b) Hissar-27, Rohtak,—20, Gurgaon—6,; Karnal—27, Ambala—109, Simla— 
Nil, Kangra-Nil, Kulu, Lahaul and Spiti, Nil, Hoshiarpur-397, Jullundur-155, 
Ludhiana-25, Ferozepore-26, Amritsar-33, Gurdaspur—-289, Kapurthala,-Nil 
Patiala—40, Bhatinda—80, Sangrur—1 and Mohindergarh—10.

(c) Most of the Panchayats have not been able to comply with the rule 
due to the following reasons

(i) Land is not available for auction being already under 4ease or
is disputed or under illegal possession.

(ii) There is no cultivable area in the village.
(iii) Harijans have refused to take the land.
(iv) Consolidation of Holdings is in progress in villages and the entire 

holdings of the village stand pooled for repartition.
The Deputy Commissioners have been asked already to check up all such 

cases and clear the bottle-necks and even cancel leases. They have also 
been asked to deal with cases of wilful default by Sarpanches under section 
102 of the Punjab Gram Panchayat Act, 1952.

(d) Nil.

LIST OF STARRED QUESTION FOR 17TH SEPTEMBER, 1964

DECLARATION BY M IN IST ER S ABOUT PROPERTIES.
*6019. Shri Balramji Dass Tandon : Will the Chief Minister be 

pleased to state—
(a) whether the Ministers and the Deputy Minister have - declared

their own assets and those of their close relations, if so the details 
thereof;

(b) the date of making the said declaration in each case and the -reasons 
for doing so ?

Shri Ram Kishan : (a) No Sir.
(b) Does not arise.

LIST OF STARRED QUESTION FOR 21ST SEPTEMBER, 1964

SHAMLAT LAND SO LD  BY GRAM PANCHAYST KHOTE, 
DISTRICT FERO ZEPO RE

*6432. Comrade Gurbaksh Singh : Will the Minister for Home and 
Development be pleased to state—

(a) whether it is a fact that the Gram Panchayat, Khote, tehsil Moga, 
district Ferozepur, has sold some pieces of Shamilat Land to  
the villagers;

(b) if the answer to part (a) above be in the affirmative, the total area
of such land sold and at what rate;

(c) the names of person who purchased the said land together with
the area of land purchased by each and the amount received 
by the Panchayat from each buyer;

(d) whether any permission for selling the land mentioned in part 
(a) above was taken by the said Panchayat, if so, 4he name of 
the authority that granted the permission and the date on which 
it was given?
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Sardar Barbara Singh : (a) Yes, the land sold is within the “ la llak ir”  
of the village. (b),and (c) 1 Kanal, 134 Marlas of land at the rate of approxi
mately Rs 60 per maria was sold to the following persons. The area of land 
sold and the total consideration is mentioned against each buyer:—

Serial Name of Purchaser Approxi- Amount
No. mate area paid to

Panchayat

Marlas Rs

1 Shri Lai Singh son of Inder Singh 3i 206

2 Shri Major Singh son of Chanchal Singh 4* 280

3 Shri Bakhtawar Singh son of Santa Singh .. 41 265

4 Shri Major Singh son of Mastan Singh m 700

5 Shri Harnam Ram son of Nanak Ram 2 i 150

6 Shri Tohla Ram son o f  Chet Ram n 100

1 Shri Gurmukh Singh son o f Kishan Singh . . i 60

8 Shrimati Shanti wife o f  Mehnga Singh 4 240

(d) Sanction was not given, but the sale wasmad^ by the Gram  
Panchayat. The m atter is being looked into.

LIST OF STARRED QUESTION FOR 22ND SEPTEMBER, 1964

*6198. Sardar Kulbir Singh : Will the Chief Minister be pleased to 
to state the action taken against Officers and others who have been adversely 
commented upon in the Das Commission Report?

Shri Ram Kishan : Reference is invited to my statement made in the 
Vidhan Sabha on the 24th September, 1964, and my statement laid on the 
Table of the House on the 26th April, 1965.

LIST OF STARRED QUESTION FOR 23RD SEPTEMBER, 1964

D a m a g e  d o n e  t o  S t a n d i n g  C r o p s  b y  F l o o d s  i n  G u r g a o n  D i s t r i c t

*6551. Chaudhri Har Kishan : Will the Minister for Public Works 
and Welfare be pleased to state the names of villages in Gurgaon district where 
the recent floods have caused damages to the standing crops to the ext nt of 
fifty per cent or more? ^

Sardar Harinder Singh M ajor:A  statement showing the names of villages 
In  Gurgaon District where the recent floods have caused damages to the 
standing crops to the extent of 50 per cent or more is enclosed.
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Statement showing the names of villages in Gurgaon District where the recent floods
have caused damages to the standing crops to the extent of 50 per cent or more.

Serial Name of village Percent-
age of Serial Name of village Percentage 
loss No. of loss

Tehsil Nuh 54 Chandaki 100
55 Kanwarsika 98

Per cent 56 Lakaka • 82
57 Narainpur • i t 100

1 Chhapera , 93 58 Tahsinpur •  • 1002 Kherli Dosa . . 97 59 Khaika Hathin 57
3 Indri 82
4 Gangoli • • 92 Tehsil Ballabgarh
5 Ujina . . 88
6 Mojpur 100 1 Bhadkhal 70
7 Khalipur . . 92 2 Nawada Koh 85
8 Uleta 84 3 Dabwa 90
9 Jajuka 62 4 Saran 63

10 Sangel . . 67 5 Gajipur 70
11 Qutabgarh • 85 6 Bajri • T« 57
12 Hassanpur Sohna 53 7 Pali 67
13 Bajhera .  # 76 8 Kot ♦ 7% 52
14 Kira . . . 84 9 Dhauj «7« 82
15 Kherli Kankar 9 . 80 10 Nurpur Dhumaspur 54
16 Chhapra 9 -0 100 11 Pawta • -• 61
17 Gajarpur • * 99 12 Pakhal • -# 53
18 Rewasan . . . 90 13 Kheri Gujran 98
19 Rithora 100 14 Nekpur 78
20 Barwa "* 86 15 Nangla Gujran •T# 74
21 Hiranthala 94 16 Sarurpur 89
22 Chandeni 97 17 Madelpur r r c 81
23 Ghasera 1 66 18 Fatehpur Tagga 75
24 Kotla 100 19 Alawalpur «jr« 80
25 Birsika 50 20 Tekri Khera 90
26 Mohdpur Nuh 98 21 Alampur 80
27 Dihana 73 22 Sarohi 83
28 Shahpur Nangali 79 23 Kheri Jamalpur 100
29 Devla Nangli 82 24 Bijupur 100
30 Alawalpur 57 25 Zakhopur 91
31 Adbar 67 26 Ladhiapur ~ «nr« 65
32 Raipuri 59 27 Qaburlpur Bangar 61
33 Melawas 78 28 Sakrona f • 51
34 Bighanli 64 29 Ferozepur Kalan 74
35 Salamba 52 30 Karnera #•« 89
36 Bhamnola Jogi 76 31 Shamepur • i* ICO
37 Akera 70 32 Jharsetli 68
38 Molah 71 33 Bhanakpur ?*♦ 76
39 Kot 77 34 Mahola « • 54
40 Pawsar 68 35 Harphala 38
41 Nangal Jat ~ 54 36 Sekri 76
42 Rupnagar Natoli 60 37 Nangla Jogiati •- • 100
43 Pahari 76 38 Kandhawali •T • 76
44 Badelak* 99 39 Jajru 71
45 Sadain 91 40 Sahpur Khurd 56
46 Golpuri 81 41 Piala • u 82
47 DureShi 80 42 Sagarpur 72
48 Sonkh 87 43 Deeg 84
49 Palla 99 44 Baibalpui •X# 52
50 Palri 77 45 Ladholi 77
51 Rindka 69 46 Malerna 66
52 Marora 66 47 Unchagaon 82
53 Bhatka 98 48 Runehra •a* 51



;/ 5 erial Name of village Percentage Serial Name of village Percentage
!r No. of loss No. of loss

49 Ballabgarh
50 Mujeri
51 Bukharpur
52 Pehladpur Majra Gharoda
53 Daulatabad
54 Manjhawali

Tehsil Rewari

1 Khatawli
2 Asadpur
3 Sunaria
4 Pachlai
5 Tatapur Istamrar

s i
6 Kharkhera
7 Alamgirpur
8 Khaliawas
9 Paoti

10 Panwar
11 Badhoj
12 Kanohri
13 Pala was
14 Kanohra
15 Jiwara
16 Maliaki
17 Asiaki Gorawas
18 Chandanwas
19 KheraAlampur
20 ChowkiNo. 1
21 Nurgarh
22 Bamanwas
23 Mangwaki
24 Gudana
25 Hansaka
26 Chhilarki
27 Jasat

< 28 Brijpura?r} 29 Bharheri Rehnwa
30 Sherpur
31 Haqdarpur
32 Dadawas
33 Muzzaffra
34 Pahari
35 Mauzamabad
36 Chhilare
37 Gagli
38 Jaitpur Sheikhipur
39 Khalilpur
40 Khetiawas
41 Bapas
42 Balewa
43 Bhogpuri
44 Ahandpur
45 Mahniawas
46 Karawara Manakpur ..
47 Jatoli

i 48 Rampur
t 49 Mirzapur

A ' 50 Mubarakpur
51 Devlawas

69 52 Ransika 81
66 53 Chhawan 90
51 54 Milakpur . * 80
69 55 Gadaipur 74
62 56 Heraheri 89
51 57 Supedarnagar 65

58 Pataudi • * 60
59 Narhera ♦ 80
60 Jnoha Majra 60

92 61 Tarkanpur . . . 53
92 62 Lokra 85
79 63 Darapur 95
99 64 Mao 85
90 65 Lokri 91
69 66 Hansaka 77
91 67 Khanpur .. 55
84 68 Goriawas ... 74
79 69 Basatpur • it 63
74 70 Saidshahpur . . . 87
61 71 Daulatabad 74
73 72 Nanukhurd 53
83 73 Telpuri . . . 52
54 74 Ghelnawas 79

100
100 Tehsil Gurgaon
7U
98 1 Sewari 50
63 or more
88 2 Jaraon
80 3 Sheikhupur Majri 99

96 4 Gogana ., 99
84 5 Bir Hera • - •
91 6 Mushadpur 99

96 7 Doman
78 8 Daboda
67 9 Alim-ud-din-Pur
93 10 Karola 99

a*
100 11 Faridpur • _•

9 9

52 12 Mehchana w m
$996 13 Basonda A A

100 14 Jhursanpur . . .

99
9>

73 15 Fazalpur Badli .. p 9
51 16 Mubarakpur 99
99 17 Jhanjrola 9 9

92 18 Suitanpur 99
100 19 Iqbalpur 9 >
100 20 Sadhrana
100 21 Mank raula
100 22 Budhera ft
100 23 Chandu 99
100 24 Gopalpur 9 9 

99
100 25 Dhankot A A
100 26 Kherki Mazra Dhankot

99
ft ft

100 27 Daulatabad 97
56 28 Pawala Khusrupur

99
99

87 29 Mohd Heri ft «
53 30 Dharampur 99

81 31 Babupur
9 9 
ftft

91 32 Bajghera
99
99

98 33 Tigra 09



32

Serial Name of Percentage of Serial Name of . Percentage of
Ho. village loss No. village loss

34 Narsingpur
35 Harsaru
36 Lakhuwas
37 Baluda
38 Isaki
39 Tolni
40 Chuharpur
41 Karanki
42 Sailani
43 Bhogpur
44 Ghanghola
45 Rahaka
46 Sail aka
47 Bidhwaka
48 Kuliaka
49 Baikhera
50 Sarmathla
51 Lohsinghanai
52 Bohra Khurd
53 Khatiwas
54 Dhanokri
55 Bhudka
56 Pathechri

Tehsil Palwal

1 Harphali
2 Sehrala
3 Chaprola
4 Kalwaka
5 Hajipur
6 Tehirki
7 Borja
8 Molakpur
9 Adupur

10 Aherwan
11 Gailpur
12 Jalapur
13 Alika
14 Pirthala
15 Gadpuri
16 Dondsa
17 Asavti
18 Baghola
19 Miranpur
20 Alahour
21 Aghwanour
22 Ferozpur
23 Medapur
24 Palwal
25 Raipur
26 Mandkol
27 Deoli
28 Bagpur Khurd
29 Janoli
30 Dostpur
31 Rajpur Khadar
32 Bholra

»>
>5

9 9

»
»
»
9 9

9 9

9 9

»>
9 9

>» 2
9 9

9 9

9 9

9 9

9 9

9 9

33 Partokonagar
34 Martzabad
35 Hidyatpur
36 Deghot
37 Mitnaul

Tehsil Ferozepur- Jhirka

1 Raigarh
2 Rethat
3 Banarsi
4 Marora
5 Nai Nangla
6 Aklimpur Fer ozepur
7 Shadipur
8 Ashashika
9 Bhadas *■

10 Pithorpuri
11 Ranika
12 Kultajpur Kalan
13 Molthan
14 Gandouri
15 Gohana
16 Unira
17 Sultanpur Nuh

69 18 Khospuri
85 19 (Jmri
57 20 Sukhpuri
72 21 Sakras
53 22 Jakh
59 23 Gang^vani
69 24 Baded
70 25 Neemkhera
72 26 Jamalgarh
73 27 Kherli Khurd
66 28 Ahmadbas Ferozpur
54 29 Rajoli
61 30 Medapur
62 31 Akhnaka
64 32 Mohdpur Ter
63 33 Gubrari
75 34 Phardari
78 35 Bisru
69 36 Dondal
53 37 Gokalpur
76 38 Dholi
76 39 Enchwari
58 40 Godholi
52 41 Niwana
63 42 Tosaini
51 43 Phulandi
71 44 Mondheta

100 45 Pemakhera
51 46 Barha

100 47 Lufori
91 48 Muryaka
97 49 Neemka

82
53
57
63
68

62
51
71
81
87
87
81
77
80
69
77 
82 
98 
72
78 
75 
50 
88 
88 
96 
62
58 
85 
65 
85 
55
75 

100
88
59 
52 
52
74 
68 
61 
98 
89
76
75 
52 
51 
63 
81 
84 
66 
65 
60 
54 
59
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LIST OF UNSTARRED QUESTIONS FOR 23RD 
SEPTEMBER, 1964

Farmers’ Forum

1823* Comrade Bhan Singh Bhaura, M.L.A. : Will the Minister for 
Home and Development be pleased to state—

(a) the year when the Farmers Forum was formed in the State and its 
main objects ;

(b) whether the said objects have been achieved by the Forum ; if so 
the details thereof, yearwise ;

(c) the total amount so far spent by Government on the said Forum, /
yearwise?

SardarDarbara Singh: (a) The Farmers’ was formed in the State in 1957 
with the following objects :—

(1) To study the problems facing the agricultural producers in India.

(2) To protect, advance and promote the social, economic and,
cultural interests and activities of the Agricultural producers 
farm youth and women in the country. , -

(3) To undertake training and education of the farmers and co-operate
with Governmental and other agencies for the uplift and ameliora
tion of the farming community and rapid progress of farming in < 
Tndia. T

(4) To assist in formulating and promoting national and international
agricultural policies, in the interest of agricultural producers and to 
collaborate with similar organisation of agricultural producers in 
this country or abroad for the furtherance of the said objectives.

(5) To take such steps for the fulfilment of the above objects as may be
necessary from time to time, in particular, collection and expendi
ture of funds holding meetings, conferences, seminars and * 
exhibitions sending representations, deputations, memoranda 
etc. and exchanging delegations.

(b) Yes. The yearwise achievements of the Forum are as under

33

1958- 59.—The Farmers’ Forum was organised in the State in the year 1957 but held r 
its first convention at Patiala in the month of February, 1958, in which the Agriculture 
programme and plans of the State as well as of the Centre were thoroughly discussed and 
important resolutions were passed and communicated to Government. Meetings and 
Seminars were arranged in almost every district and an organisation at the district level 
was set up in each and every district of the State. About 500 life members, who contributed r 
Rs 110 each were enrolled and the cause of the Forum was propagated amongst the farmers:

1959- 60.—The second convention of the Forum was held at Rohtak. A seminar and 
an Agricultural Exhibition were also arranged on this occasion. Meetings were arranged 
in most of the districts, with a view to educate the farmers in the latest improved agrieultura I 
practices. The membership on All-India Level increased from 500 to 1,000 and 5,000 life 
members who contributed Rs 50 each were also enrolled. About 200 ordinary members 
in each district for one vear were enrolled. This year the World Agricultural Fair to which 
the Punjab State contributed a lot was organised by the parent organisation at Delhi and 
was very successful. A regular State Office was set up at Chandigarh.
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1961-62.—The annual convention was held at Nawanshahr, district Jullundur. Meetings 
were organised at district Headquarters in the districts of Gurdaspur, Amritsar, Jullundur, 
Ludhiana, Patiala and most of the other districts and even in some Block headquarters 
mainly with a view to educate the farmers and to stress upon them the need and usefulness 
of forming a non-political, non-communal and non-sectarian organisation, as the Bharat 
Krishak S imaj. The membership on All-India level rose from 1,000 to 1,600 and State 
Level Membership from 500 to 650. 1,200 ordinary members were also enrolled all over 
the State. Seminars on Cotton and Rice cultivation were organised in the districts of Feroze- 
pur and Patiala respectively.

1963. —This year an annual convention could not be organised due to the declaration 
of National Emergency, but meetings and Seminars were organised at various Agricultural 
Farms and district headquarters, where in the extension staff of Agriculture Department 
explained to the members and other farmers the need to adopt the latest improved agricultural 
practices. Some of these meetings were attended by the Minister of Agriculture and 
the Chief Minister. The membership at All-India Level rose from 1,600 to 2,050 and at State 
level from 650 to 850. Agriculture Departments magazine, ‘Kheti Bari’ was supplied to the 
members besides other literature relating to farming usually supplied. The 14th meeting 
of the All-India Farmers Council was called at Chandigarh, for one week, which was very 
successful.

1964. —The annual convention was held at Bhatinda and as usual an agricultural 
Exhibition was held and literature pertaining to Agriculture was distributed. This year the 
Punjab Krishak Samaj started publishing their own monthly organ Krishak Samachar in 
Punjabi which is being supplied to all the members of the Forum free of cost. The journal 
deals mainly with Agriculture and allied professions and is first-class extension literature- 
The Forum also started a Panchayati Raj Training Centre at Ferozepur with the help of the 
Panchayat Department, wherein education in Panchayati Raj, Agriculture and allied pro
fessions is imparted to the PANCHES, Sarpanches, Secretaries and other young and prog
ressive farmers.

The Forum also sponsored a large scale Co-operative Industrial Society, with a view to 
manufacture, import and distribute agricultural machinery to the farmers in order to save 
the farming community from ruthless exploitation of the dealers in agricultural machinery. 
This society has already applied to the Government of India for a licence to manufacture 
a small 4 wheeled tractor, which if manufactured in India will be available to the farmers at 
a very reasonable cost of Rs 2,500 approximately. The society has succeded in obtaining 
an import licence for 100 Power Tillers from Japan. The use of these will be a novel ex
periment in this State. They are expected to arrive in India in the month of March and 
will be available to the farmers for Rs 5,000 each. The Panchayati Raj Training Centre 
Ferozepur trained about 1,100 panches, sarpanches and secretaries in the Panchayati Raj 
System. Another centre for soil Conservation and water management was also set up in 
village Khane-ki-Ahil with the help of U.S. aid. The standard ana circulation of the Krishak 
Samachar was improved and it was supplied to the members and other subscribers.

Meetings and Seminars were organised in a few places to impart extension education to 
the farmers. The life members increased from 2,030 to 2,300 and State Level membership 
rose from 850 to 865. About 4,000 ordinary members were also enrolled, Besides the 
above activities, the Forum received almost every year and a delegation of farmers from 
U.S.A. and sometimes from other countries. The Forum plays host to such delegations and 
arranged for their stay and tour of various places in the State. It also sends almost every 
year one or two progressive farmers to U.S.A. for study of Agriculture in that country.

(C) The Forum is getting a grant-in-aid io Rs 5,000 annually and has so far received . 
a total amount of Rs 20,000 from the Punjab Government.

Arrears of House Tax levied by Panchayats
1831. Chaudhri Ranbir Singh : Will the Minister for Home and 

Development be pleased to state—
(a) the arrears of the House Tax levied by the Panchayats district-wi se

at present ;
(b) whether he is aware of the fact that rules have not yet been framed 

under the Panchayats Act for realisation of House Tax by the 
Panchayats ;
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(c) whether it is a fact that the Bhalaut Panchayat of Panchayat Samiti,
Rohtak lost their case in the High Court due to non-framing of 
rules mentioned in para (b) above ;

(d) if the reply to parts (b) and (c) above be in the affirmative, the 
steps Government propose to take for the recovery of arrears of

* House Tax levied by the Panchayats ?

Sardar Darbara Singh : (a) A statement showing district-wise arrears 
of house tax levied by Panchayats is enclosed ;

(b) Realisation of H °use Tax by the Panchayats is governed by the 
provisions of rule 27 of sthe Punjab Village Panchayat Rules, 1940, which are 
still in force. New rule under the Punjab Gram Panchayat Act, 1952, have 
also been prepared and will be enforced shortly ;

(c) Besides the non-framing of rules, the Panchayat, Bhalaut lost its case 
in the High Court due to the following reasons :—

(i) the Panchayat had no regular iegister of house tax and no balance
was properly worked out by the Panchayat ;

(ii) no time limit was given to the assessees to file their objections in 
this respect.

(d) Arrears of the taxes imposed by Panchayat (including House tax) 
are recoverable as arrears of Land Revenue as provided,— vide section 85 of 
the Punjab Gram Panchayat Act, 1952. Instructions have been issued to the 
Deputy Commissioners and Chairmen, Panchayat Samitis in the State that 
Panchayats should be helped in the realisation of the arrears of the taxes 
imposed by them and it should be ensured that all old arrears are liquidated 
by an early date. Powers of Assistant Collector 1st grade have also been 
conferred upon the Block Development and Panchayat Officers for the 
purpose.

(a) The arrears of House tax levied by Panchayats district-wise at present are given 
as under :—

1837. Chaudhri Ranbir Singh, M.L.A. : Will the Minister for Home and 
Development be pleased to state—

(a) the funds raised for the Panchayat Tournaments, district-wise 
through the Panchayat Department during the last five years ;

(1) Kangra
(2) Amritsar
(3) Ludhiana
(4) Rohtak
(5) Simla
(6) Mohindergarh
(7) Hoshiarpur
(8) Jullundur
(9) Patiala

(10) Sangrur
(11) Kapurthala
(12) Gurgaon
(13) Bhatinda
(14) Hissar
(15) Kulu
(16) Ferozepur
(17) Ambala
(18) Lahaul and Spiti
(19) Gurdaspur
(20) Karnal

Rs nP. 
2,37,232.32 

10,29,386.31 
6,04,257.15 
6,80,000.00 

1,745 .00
3.59.717.00 
8,92,749.41
8.72.139.00 
5,71,686.50 
9,99,774.87 
3,03,752.74 
9,71,638.25

15,02,741.49
27,981.65

12,79,099.45
9,92,300.50

8,798.25
8,55,220.41

20,35,854.00

Funds for Tournaments held by Panchayats
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(b) the expenditure incurred on the said Tournaments during the period 
districtwise ;

(c) whether it is a fact that every member of the Panchayat is re
quired to pay rupees two per annum for the said Tournaments ?

Sardar Darbara Singh : The required information is laid on the table of 
the house.

STATEMENT

a b c

Serial
No.

Name of the district

•

The funds 
raised for the 
Panchayat 
Tournaments, 
district-wise 
through the 
Panchayat 
Department 
during the 
last five 
years

The expendi
ture incurred 
on the^said 
Tournaments 
during the 
period, dis
trictwise

Whether it is a 
fact that every 
member of the 
Panchayat is re
quired to pay 
rupees two per 
annum for the said 
Tournaments

1 2 3 4 5

Rs nP. Rs nP.
1 Ambala 17,287.02 20,231.15 Funds are contri-

buted by the Pan-
2 Gurgaon 30,389.00 25,344.00 chayats at the rate

of Rs 2 per panch
3 Hissar 22,309.62 17,771.54 per annum

4 Karnal 18,464.71 19,868.88

5 Rohtak 48,342.88 46,087.00

6 Simla 1,893.00 1277.34

7 Amritsar 31,773.00 27,307-57

8 Ferozepur 18,474-25 15 982-87

9 Gurdaspur 22,370-79 8,254.18

10 Hoshiarpur 22,425.00 15,692-08

11 Jullundur 26,080.00 22,638.00

12 Kangra 40,874.00 11,790.08

13 Ludhiana’ 21,922.00 20,981-47

14 Kapurthala 8,742-11 7,740-85

15 Bhatinda 18,591-69 13,655.01

16 Mohindergarh 10,370.00 9,896.61

17 Patiala 18,271.14 15,685.17

- T8 Sapgrur 27,440.74 26,973.98

_  19’ Kulu 4,630.00 2,608-00

r
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Constructions by Panchayats towards Panchayat Institutions

1839. Chaudhri Ranbir Singh: Will the Minister fo r- Horne1 and 
Development be pleased to state—

(a) the target fixed, Samiti-wise or Block-wise for the contribution of 
funds for the Panchayat Bhawan at Chandigarh and other Pan
chayat institutions for the entire State ;

(b) the contribution so far received against the target fixed .as men
tioned above, block-wise in the State during the Second dhd'Third 
Five-Year Plans ?

Sardar Darbara Singh : (a) No target, Samitiwise or Blockwise, was 
fixed. The Panchayats were, however, required to contribute Rs 75 
each in Kangra, Kulu, Simla and Laliaul Districts while they were allowed to 
contribute Rs 100 each in other districts except Spiti where the Panchayats 
were exempted from contributing towards the State Panchayat Bhawan at 
Chandigarh.

(b) A statement showing the requisite information is added.

A Blockwise statement showing the contributions raised from the Panchayats in each Block 
at the rate of Rs 75 per panchayat in Kangra— Kulu, Simla and Lahaul Districts and 

Rs 100 per panchayat in other districts for the Panchayat Bhawan, at Chandigarh

'J

I
fL

Serial
No.

District Block • A'mnnnt

Achievement during
rvuiu u,iit

of
contribu

tion
according 

to the 
No. of

Panchayats 
in the 
Block

Second
plan

Third
plan

1 Hissar .. Barwala 3,800
- ” Baraguda 5,300 1,000

Bhiwani 4,800 500
Bahuna .. 3,700 1,350
Dabwali .. 5,600
Fatehabad .. - 4,500
Hissar-I 4,200
Hissar-II 4,900 .,
Hansi-I .. 4,900
Hansi-II 4,800 1,100
Loharu 5,800
Namaund 4,300 ioo
Rania 4,800
Ratia 3,500
Sirsa 6,700
Tosham .. ~ 4,900
Tohana 5,700

----- , . .. ... .. .. .... ■ •• Total 82,200 4,050
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Serial District 
No.

2 Rohtak

3 Gurgaon

4 Kama!

Block

Beri 
Bahadurgarh 

Gohana 
Ganaur 
Jhajjar 
Kharkhauda 
Kalanaur 
Kathura 
Mundlana 
Meham 
Nahar 
Rohtak 
Rai
Sonepat
Sahlawas

Amount
of

contribu
tion

according 
to the 
No. of 

Panchayats 
in the 
Block

Achievement during

Second Third
Plan Pian

Total 71,200 812

Ballabgarh 5,700
Bawal 5,300 ’ *900
Faridabad 4,200 100
FerozepurJhirka 7,400 950
Gurgaon 6,400
Hathin 5,800 1,840
Hodel 5,800 3,020
Khol 5,600
Pataudi 6,200
Nuh 8,000
Punhana 5,100
Palwal 6,600
Rewari 6,100 ’*250
Sohna 7,000

Total 85,300 7,060

Assandh 4,600 250
Guhla 7,700
Gharaunda 5,200
Karnal 8,200
Kaithal 6,100 ' 250
Ladwa 11,000
Madlauda 4,400 .
Nilokheri 8,600 400
Nissang 5,200
Pundri 5,200 # #
Panipat 7,300 150
Rajaund 3,600 1,900
Samalkha 2,700 850
Shahabad 8,900
Thanesar 7,300 250

Total 96,000 4,050

A J

>
i
\
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9 Serial District 
No-

Block

Amount
of

contribu
tion

according 
to the 

No. of 
Panchayats 

in the 
Block

Achievem ent during

Second
Plan

Third
Plan

5 Amfcala Ambala 8,300
Barara 7,500

- ■ Bilaspur 5,300 2,500
Chhachhrauli 6,900 #
Chamkaur Sahib 7,800 ,, 100
Jagadhri 7,400 , # ( p
Kharar 9,400 # 9 250
Majri 8,300 9 # # #
Mani Majra 5,800 , #
Naraingarh 7,900
Nalagarh 6,300 • •
Raipur Rani 7,500 # #

\
Rupar 7,600

Total 96,000 2,850

6 Simla . Dharampur
*

2,700
Kandaghat 2,500 *195

Total 5,250 195

7 Kangra .. Bhoranj 1,650 250 600
Bani 1,500 825
Bawama 3,600
Baijnath 2,700 *250
Dehra Gopipur 2,100 *800 100
Dhundla 1,275
Hamirpur 1,800 1,265
Indora 3,525 4,700
Kangra 3,000 2,488
Lambagraon 3,150
Mangwal 2,775 • **875
Nadaun 1,725
Nurpur 4,200 % # 5,350
Nagrota 2,625 30 540
Pragpur 4,575 1.700
Palampur 3,750 . 870
Rait 2,550 170
Sujanpur 1,125 *150

Total 47,625 1,250 19,713

8 Kulu .. Inner Seraj at Banjir.. 2,100 2,100
Kulu 2,325 600
Naggar 1,650

1 Outer Seraj at Ani .. 2,400 • • *510

Total 8,475 3.210

|iI
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• * • . c ../> '• j- •
Amount Achievement during v.. ̂ •' -». - : . Of V

Serial District 
NO.

... Block
contribu- -  

tion
according 
to the 
No. of Second Third

__ j ... _ _ . ......... .. _... . ̂ ........... .̂.. - Panchayats 
in the

Plan Plan

{ r - '■ Block -r .> /  - ;

9 ' Hoshiarpur .. Amb " .’. 5,400 125 745
Anandpur Sahib .. • 6,100 250
iBhunga 9,200 2,494

* galachaur . .  ■ 8,100 6,390
pasuya .. ^ 7 ,1 0 0 1,995.17
Gagret :  ̂ . 3,800 250 1,285
Garhshanker .. -8,100 # # 1,750
Hoshiarpur-I .. ' 10,700 1,340 1,261
Hoshiarpur-II 8,100 3,210
Hajipur 4,400 1,735

-  fyluTcerian 7,003 200 2,158.52
v-C&.d' Mahilpur 8,700 # , 3,505

V N urpurB edi 6,200 . , 978
Saroya 5,100 . t 1,075
'Tanda -6,300 % #
Una 6,000 * * 1,300

4.
Total .. 1,10,300 3,910.17 28,136.52

10’ Jullundur:
r ' • - r

.. Adampur .. 4,000 2,250
Bhogpur 6,300 .. 1,750
Banga .. -7 ,300 305 1,330
Goraya 4,300 . . 1,490
Jullundur West .. 8,700 1,700
Jullundur East .. 6,900 720
Mukandpur .. 5,900 . . 610
Nakodar .9,400 950
Nawanshahr 7,500 , , 6,865
Nurmahal .. 5,400 . , 5,000
Phillaur 7*300 . # 5,285

> ? ' • f .. V -
r&i rr

Shahkot .. V 10,800 * * 2,233

/-"Total ..  83,800 305 30,183

11r Ludhiana Dhillon 6,600 # , 5.551
Jagaraon a 3,900 • . 3,900

- -  - - - - - -  - ^XudHiana" .. ' 7,300 . . 2,500
r - - Mangat 7,500 . . 4,216

....- — -  ̂  ̂ ~ MachTiiwara 11,000 2,960 5,340
Pakhowal . ., 5,900 . # 500

f- l - Sidhwan Bet 5,400 1,900 400
3r Sudhar 3,800 2,100 1.700

Samrala t 9,300 .. 2,823.34
i-/' "

/fv >
Total 60,700 6,960 26,930-34 /  Si 

' \ '
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Serial
No.

District Block

Amount 
of con
tribution 

according

Achievement during

to the 
No. of Second Third

Panchayats Plan Plan 
in the 
Block

12 Ferozepur .. Abohar
Baghapurana
Dharamkot
Ferozepur
Fazilka
Guru Har Sahai
Ghall Khurd
Jallabad
Khuyan Sarwar
Kot Bhai
Lambi
Malout
Moga-I
Moga-II
Muketsar
Nihal Singh Wala

Zira

Total

13 Amritsar .. Ajnala
Bhikhiwind 
Chaugawan 
Chola Sahib 
Jandiala 
Khadur Sahib 

Kasel 
Majitha
Naushehra Pannuan
Patti
Rayya
Tam Taran
Tarsikka
Valtoha
Verka

Total

l4 Gurdaspur .. Batala
Dhar Kalan
Dhariwal
Doran gla
Dera Baba Nanak
Fatehgarh Churian
Gurdaspur
Kahnuwan
Narot Jaimal Singh
Pathankot
Siri Hargobindpur

Rs Rs Rs
4,500 # , 1,020
3,600 3,000
9,200 350
8,500 5,653.45
6,500 3,675
6,900 “ 100 2,800
7,200 3,850

6,000 440
5,200 . 800
4,600 2,100 900
4,700 50 3,750
5,000 2,800
4,000 “ 425 1,926.50
5,500 1,189.17
7,400 1,300 1,800
3,800 1,300 1,240

10,500 2,300

1,03,100 5,275 37,494.12

11,900 250
5,500 t # 1,500
8,900 1,100
4,500 # # 3*300
6,400 . ^ 1,100
6,200 2,445
6,600 # f 100
7,900 250
5,600 .. 2,859
5,400 3,700
6,600 750
7,000 1,435
7,200 200 500
4,500 3,690
6,700 • • 650

1,00,900 1,300 22,529

11,000 250 3,840
3,600 925

10,200 .. 3,155
6,700 1,670
7,000 . 6,050
6,700 100 3,796.77
8,300 700 3,300
8,000 2,900
4,500 600
6,700 1,442.17
7,300 ’ *400 3,877

Total 80,000 1,450 31,555.94
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Amount Achievement during 
of con-

crial District Block tribution------------------------
No. according

to the
No. of Second Third

Panchayats- Plan Plan
in the 

Block

15 Patiala

16 Sangrur

Rs Rs
Bhunner Heri 8,800 .  . 3,325
Bassi Pathanan 10,700 .  . 5,425
Doraha 6,500 .  . 4,266
Dcra Bassi 5,300 .  . . .

Ghanaur 6,700 .  . 4,670
Nabha (Bhadson) 11,000 3,200
Patiala 6,600 . . 3,500
Rajpura 8,200 . . . 3,730
Samana 9,900 2,225 1,445
Sirhind - 10,700 3,150

Total 84,400 5,425 29,511

Ahmed garh 7,800 .. 3,395
Barnala 3,500 ,  , 2,070
Cheema 4,200 .  . 2,500
Dhuri 5,400 1,100 3,725
Jind 7,500 ,  , 3,250
Kalayat 3,800 1,850
Lehra Gagga 6,000 250 600
Mahal Kalan 4,700 . . 1,335
Malerkotla 7,800 . . 1,742.41
Narwana 5,200 . . 1,550
Safidon 6,800 . . 1,250
Sehna 3,900 . . 100
Simam 6,000 . . 2,000
Sangrur 16,400 2.610 580
Unchana 4,200 * * • *

Total 83,200 3,960 25,967.41

17 Bhatinda Bhatinda
Budhlada
Faridkot
Jhunir
Kot Kapura
Mansa
Nathana
Phul East
Phul West
Sangat
Talwandi Sabo

4,700 .. 4,550
7.600 .. 5,600
6,800 .. 1,740

10,200 .. 4,690
5.000 1,104.83 155.35
5.000 .. 2,050
2,900 .. 900
3,500 .. 1,100
4,400 .. 890
4.600 .. 2,080
4,100 .. 1,450

Total 58,800 1,104.83 25,205.35



Serial Distsict 
No.

Block:

Amount 
of con
tribution 
according 
to the No. 

of Panchayats 
in the 
Block

Achievement during

Second Third 
Plan Plan

Rs Rs
18 Mohindergarh .. Badhra

Dadri-I
Dadri-II
Mohindergarh-I
Mohindergarh-II
Namaul-I
Namaul-II
Nangal Chaudhry

5,700
5,200
3.800 
5,300
5.100
6.100 
4,400
5.800

129

’ *200
725
880

Total 41,400 1,934

19 Lahaul and Spiti Lahaul 1,125 1,250

Total 1,125 1,250

20 Kapurthala Bholath
Kapurthala
Phagwara
Sultanpur

7.100 
6,500 
5,800
4.100

3,200
1,950

4,070
3,185
1,750

Total 23,500 5,150 9,005

Plying bus services from Sanghi to Rohtak or to Gohana

1843. Chaudhri Ranbir Singh : Will the Chief Minister be pleased 
to state—

(a) the date of completion of the approach road to Sanghi from Rohtak- 
Gohana road ;

(b) whether any bus service from Sanghi to Rohtak or to Gohana 
and vice versa has started functioning, if not, the date by which 
Sanghi is likely to be connected with the new services ;

(c) whether there is any proposal to start one or two direct service
from Gohana to Rohtak via Sanghi ?

Shri Ram Kishan (a) April, 1960.
(b) (i) Yes.

(ii) Question does not arise.
(c) No. .
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Plying bus services on certain roads in tehsil Goha, district
Rohtak

1845* Chaudhri Ranbir Singh : Will the Chief Minister be pleased 
to  state—

(a'l the date of completion of the road connecting Khanpur Kalan 
with Gohana-Panipat road in tehsil Gohana, district Rohtak ; 

(b) whether a bus service has started functioning on the said road 
if not, the reasons therefor and the time by wihch it is likely to 
be started ?

Shri Ram Kishan : (a) 31st October, 1960.
(b) No. The existing operators refuse to divert services as it would 

involve 12 miles extra. Issue of two additional permits on Gohana-Panipat 
route via Khanpur is under consideration, under the 50 :50 scheme. The 
case will be taken up in the meeting of the Implementation Committee.

Funds for minor irrigation to be disbursed through Block
Samitis

1860. Chaudhri Ranbir Singh : Will the Minister for Home and 
Development be pleased to state—

(a) the amounts earmarked for minor irrigation for disbursement
through the Block Samitis in the State, districtwise ;

(b) the number of applications received for the purpose pending at 
present districtwise and the amount asked for in each case ;

(c) the amount so far disbursed districtwise ;
(d) the authority competent to sanction and disburse the said loan?

Sardar Darbara Singh : (a), (b) and (c) The information is given in the 
statement as under.

(d) The loans are sanctioned by the Deputy Commissioners and disbursed 
by the Block Development and Panchayat Officers.

• Statement

Part (ia) Part (b) Part (ic)

Serial Name of district------------------------------------— ---------------------- -—----------------
No.

Amount (i) No. of (ii) No. of Applications Amount 
earmarked applica- pending disbursed
districtwise tions districtwise

received

Rs Rs
1 Hissar 6,61,000 110 61 2,000
n Gurgaon 16,67,000 805 562 As regards
3 Rohtak 8,50,000 62 34 amount asked in 14,000
4 Kamal 15,00,000 964 580 each case the 74,500
5 Ambala 6,51,000 280 137 time and 3,79,500
6 Namaul 13,30,000 322 162 labour involved 2,90,000
7 Hoshiarpur .. 10,40,000 242 103 in collecting 1,29,500
8 Jullundur 5,36,000 178 36 the information 1,37,500
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Part(a) Part(b) Part(c)

Serial Name of Amount (i) No- of (ii) No Amount
No. District earmarked applications of apli- disbursed

district-wise received cations district-
' L / pending wise

9 Ludhiana 23,93,000 555 229 will not be 1,00,300
10 Ferozepur 1,81,000 446 206 commensurate 15,500
11 Amritsar 11,93,000 266 96 with any | 1,84,800
12 Gurdaspur 5,30,000 186 111 possible benefit 1,49,500
13 Kulu 50,000 . . , , to be obtained # ,
14 Simla 85,000 . . . .
15 Kangra 4,10,800 8 8

16 Kapurthala .. 5,40,000 266 132 1,42,700

17 Patiala 9,88,000 685 266 3,59,600

18 Sangrur 16,33,000 799 494 2,42,400

19 Bhatinda 2,50,000 318 271 20,800

Total .. 1,64,88,800 6,592 3,488 • 30,42,600

Note.—This information is as it stood on 31st October, 1964.

LIST OF STARRED QUESTIONS AND UNSTARRED QUESTIONS 
FOR 24TH SEPTEMBER, 1964

Enforcement of the East Punjab Urban Rent Restriction Act, 1949,
in Chandigarh

*6145. Chaudhri Net Ram : Will the Chief Minister be pleased to
state—

(a) whether it is a fact that a deputation of the traders and shop
keepers of Chandigarh waited on him during the first week of 
August, 1964 and submitted a memorandum demanding the 
enforcement of the East Punjab Urban Rent Restriction Act, 
1949, in Chandigarh ;

(b) if the replies to part (a) above be in the affirmative, the action 
proposed to be taken by the Government in the matter ?

Shri Ram Kishan (a) Yes Sir.
(b) The matter is under consideration of the Government.

Funds for Minor Irrigation Scheme

*6276. Chaudhri Ranbir Singh ;Will the Minister for Home and Development 
be pleased to state the allocations made and utilized up to 31st March, 1964, 
as loan assistance, for minor irrigation for Stage I, II and III blocks, region- 
wise and districtsise since the inception of the programme ?

Sardar Barbara Singh: A statement indicating the required information 
is as under :—
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Statement showing the allocation made and utilised up to 31st March 19f>4 as loan

,or r z 'a z s t 's s L tt ” ■"» a s s .

Hindi Region
District ] Stage of blocks _____________ ______

Amount Amount 
allocated utilized

Rs Rs
Hissar .. Stage I Blocks 6,29,230 4,46,485

Stage II Blocks 21,98,375 19,45,205
Rohtak .. Stage I Blocks 

Stage II Blocks
Post-Stage II (or Stage III) Blocks, ..

4,75,200
12,01,420
21,22,309

4,74,700
11,61,600
7,10,234

Gurgaon .. Stage I 
Stage II
Post-Stage II ’ ’

11,000
38,49,825
27,96,895

41,000
38,02,191
27,96,895

Karnal .. Stage I 
Stage II 
Post-Stage II

9,70,215
15,02,055
17,70,158

9,42,715
13,70,935
7,36,153

Simla .. Stage II 10,32,260 6,17,910
Kangra .. Stage I

Stage II .;
3,72,750

12,44,265
f 2,98,750 
8,91,839

Kulu .. Stage I 
Stage II

61,000
Nil

3,500
Nil

Lahaul and Spiti .. Stage I - 33,300 33,300

Mohindergarh .. Stage I - 
Stage II

3,71,000
8,99,840

3,33,500
8,99,840

Ambala .. Stage I 
Stage II 
Post-Stage II

41,000
4,47,620

29,63,600

41,000
4,36,020

29,63,530

Sangrur .. Stage I 
Stage II

1,84,870
6,48,300

f 1,60,000 
4,88,950

Ambala .. Stage I 
Stage II

1,22,700
10,53,065

1,22,700
10,52,665

Hoshiarpur .. Stage I 
Stage II

5,42,400
17,56,030

5,15,400
15,05,150

Ludhiana .. Stage I 
Stage II

5,88,600
18,54,160

5,08,300
16,23,960

Jullundur

l

.. Stage I 
Stage II 
Post-Stage II

4,19,050
5,24,450
3,36,160

4,02,850
3,24,450
3,36,160

Amritsar .. Stage I , > 
Stage II

6,41,000
17,66,735

5,81,900
10,45,460
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District Stage of Blocks

Punjabi Region

Amount Amount 
allocated utilized

Gurdaspur .. Stage I 3,41,100 3,25,400
Stage II 5,58,980 5,58,480
Post-Stage II 3,60,350 3,60,350

Ferozepur .. Stage I 7,58,615 5,80,150
Stage II 18,45,480 17,29,530

Patiala .. Stage I 3,66,200 3,51,300
Stage II 19,63,288 17,52,140
Post-Stage II 6,09,360 6,09,360

Bhatinda .. Stage I 2,42,500 2,37,200
Stage II 17,85,550 15,90,490
Post-Stage II 68,000 64,500

Kapurthala .. Stage I 1,04,400 1,04,400
Stage II 9,72,850 9,64,890

Sangrur .. Stage I 1,44,000 1,44,000
Stage II 18,26,950 17,64,550
Post-Stage II 4,25,650 4,01,630

Bridge Cess

1884. Chaudhri Ranbir Singh : Will the Minister for Public Works 
and Welfare be pleased to state the net receipts of Bridge Cess at the Sirsa 
Acqueduct and at the Khanauri Bridge at the Bhakra Canals, yearwise, 
upto 31st March, 1964. since these Bridges were opened to traffic ?

Shri Rizaq Ram : The requisite information is given below :—

Sirsa Bridge

Year Net Receipts
(income minus expenditure)

1957-58 24,099.00
1958-59 1,15,334.00
1959-60 1,21,646.00
1960-61 1,25,242.00
1961-62 1,60,005.00
1962-63 1,46,914.00
1963-64 1,42,266 00

..  1957-58 11,270.61
1958-59 55,173.00
1959-60 70,312.26
1960-61 75,574.78
1961-62 1,09,762.75
1962-63 1,38,418.75
1963-64 1,24,728.45

Khanauri Bridge



House Building Loans

1893. Chaudhri Ranbir Singh : Will the Minister for Public Works 
and Welfare and pleased to state the arrears of House Building loan under 
various schemes which outstanding on 31 March, 1964, district-wise 
together with the details of the steps Government propose to take to recover 
the same ?

Chaudhri Rizaq Ram : The information is laid on the Table of the 
House.

Government have been stressing time and again on Deputy Commissioner 
and the Estate Officer, Capital Project, Chandigarh, the necessity of expeditious 
recovery of all outstanding arrears. To help them in this work, one Naib- 
Tehsildar has been appointed in each district.

48
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LIST OF STARRED QUESTION FOR 25TH SEPTEMBER, 1964

53

Missing Files relating to Kairon Family concerns

*6465. Comrade Babu Singh Master ~] ; Will the Chief Minister be 
Comrade Gurbakhsh Singh J

pleased to state—
(a) the number of files relating to Kairon family concerns missing and 

the number of those which have been traced ;

(b) the number of the officials found guilty in connection with (a) 
above and the details of the action taken against each ?

Shri Ram Kishan (a) First Part.—None. 

Second Part.—Does not arise.

(b) Does not arise.

LIST OF STARRED QUESTIONS AND UNSTARRED QUESTIONS 
FOR 28TH SEPTEMBER, 1964

Setting up Rice Producing Area in Markanda Distributory Guhla 
Block, District Karnal

*6513. Sardar Piara Singh : Will the Minister for Home and Develop
ment be pleased to state whether there is any proposal under the considera
tion of the Government to convert the area irrigated by Markanda Distributory 
Guhla Block of Karnal District into a rice producing area, if so, the steps, 
if any, taken in connection therewith and the time by which the proposal is 
likely to be finalised.

Sardar Darhara Singh : No.

Personal Staff of the Former Chief Minister

*6622. Chaudhri Ram Parkash : Will the Chief Minister be pleased
to state the strength of the personal staff of the former Chief Minister, yearwise 
during the tenure of his office together with the reasons, if any, for its increase 
from year to year ?

Shri Ram K'ishan : A statement containing the requisite information is 
laid on the Table of the House.
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Statement referred to in the reply to Starred Assembly Question No. 6622.

1st Part—Strength of personal staff of the former Chief Minister

Shri Partap Singh Kairon was appointed as Chief Minister, Punjab, with effect from 
23rd January, 1956. He was then provided the following staff —

Secretary to Chief Minister (in the I.C.S./I.A.S. scale) .. 1
Private Secretary (Political) .. 1
Senior Scale Stenographers 3
Junior Scale Stenographer .. 1
Hindi Steno 1
Steno-typist .. 1
Clerk 1
Jamadars .. 2
Peons .. 6

(i) May, 1956.—A Secretary to Chief Minister (from amongst the Private Secretaries'! 
was provided to the Chief Minister on 1st May, 1956, when the designation of the post of 
Secretary to the Chief Minister in the I.C.S./I.A.S. scale was changed to Principal Secretary 
to Chief Minister.

(ii) March, 1959 and April, 1960.—One more clerk was sanctioned with effect from 23rd 
March, 1959 and two additional Clerks with effect from 6th April, 1960.

(iii) June, 1960.—On the basis of the cadre strength approved by the Cadre Committee, 
the following staff was earmarked for the Chief Minister’s office with effect from 1st June, 
1960.

Principal Secretary .. 1
Secretary .. 1
Private Secretary (Political) .. 1
P. As. .. 3
Junior Scale Stenographer .. 1
Hindi-Steno 1
Steno-typist .. 1
Assistant .. 1
Clerks (including one Punjabi Typist) .. 6
Jamadars .. 2
Peons .. 6

Subsequently the following additional staff was sanctioned for him from time to tiire 
as under :—

(iv) March, 1961.—Telephone Attendant .. 1
(v) October, 1961.—One Private Secretary (Public).
One Superintendent.
One Steno-typist.
Four Assistants 
Two Clerks.
Three Peons.

(vi) September, 1962.—One Senior Scale Stenographer. 
Two Assistants.
Eight Clerks.
One Steno-typist.
One Restorer.
Two Peons.
(vii) October, 1962.—One Assistant.

(viii) November, 1962.—(a) One Assistant.
Two Clerks.
One Photedar.
(b) One O.S.D.
One Inspector.
One Steno-typist.
One Peon.
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(ix) September, 1963.—One Additional Principal Secreta ry.
(i) One Senior Scale Stenographer.
One Peon.
(ii) One Private Secretary.

2nd Part.—Reasons for increase in staff

(i) May, 1956.—The post of Secretary was sanctioned in lieu of the post of Secretary to 
Minister in the P.C.S. scale of pay which could not be filled in owing to the non-availa
bility of a P.C.S. Officer.

(ii) March, 1959 and April, 1960.—Three additional posts of Clerks, one in March, 1959 
and two in April, 1960 were created to cope with the increase in work in the Chief Minister’s 
Office.

(iii) June, 1960.—The cadre strength was fixed as approved by the Cadre Committee, 
keeping in view the quantum of work.

(iv) March, 1961.—A post of Telephone Attendant was sanctioned for attending 
to the telephone calls, telegrams and police Radio Messages received during night 
hours at Chief Minister’s Residence.

(v) October, 1961.—It was reported by the former Chief Minister in September, 1961 
that the work in his office was constantly increasing. He was keen that there should be 
proper and timely disposal of petitions and representations and prompt and sympathetic 
redress of the grievances of the Public. He wanted to re-organise his office on the line of 
the Prime Ministers’ Secretariat. Certain additional staff, as indicated in first part, was 
therefore, provided in the Chief Minister’s office in October, 1961.

(vi) September, 1962.—In order to cope with the volume of work in the Chief Minis
ter’s office and with a view to increasing efficiency, the additional staff, as mentioned in first 
part, was sanctioned with effect from 11th September, 1962.

(vii) and (viii) October and November, 1962.—(a) The additional staff, as mentioned 
in the first part, was sanctioned in connection with the work relating to the National Defence 
Fund (Punjab).

(b) The additional staff, as indicated in first part, was sanctioned for the work connected 
with the checking of brick-kilns functioning in various parts of the State.

(ix) September, 1963.—(i) The post of additional Principal Secretary, with his supporting 
staff, was sanctioned to cope with the increase in work in the Chief Minister’s Office.

(ii) One of the posts of P.As. was upgraded to that of Private Secretary with effect from 
11th September, 1963 (afternoon) in the interest of smooth working of the Chief Minister’s 
office.

Privileges given to Officers in the Capital Project Department

1905. Thakur Mehar Singh : Will the Chief Minister be pleased to 
state—

(a) the names and designations of officers in the Capital Project
Department who are :—

(i) against ex-cadre posts ;

(ii) getting special pays ;

(iii) getting personal pays ;

(b) the normal pay of the posts held by the officers referred to in part (a) 
above together with the pay being drawn by them at present \n 
each case ?
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Shr' Ram Kishan : fa) The names and designations of officers in the 
Capital Project Department are given below categorywise :—

(i) Against Ex-cadre post : Shri Kuwiant Singh, S. D . O.,
Horticulture Sub-Division

Shri Harnam Singh, Labour 
Welfare Officer

Shri O.P. Malik, Assistant 
Accounts Officer

Shri Guldip Singh (P.C.S.) 
Land Acquisition Officer

Shri B.P. Sehgal (P.C.S.) Land 
Acquisition Officer

Shri Harbhajan Singh Gill, 
Publicity Officer

( i) Gett'ng special pay . .  Shri I.C. Gupta, Superin
tending Engineer, Planning 
Circle

Shri G. S. Tandon, Executive 
Engineer (W&E)

Shri S. P. Sharma, Executive 
Engineer, Designs-I

Shri N. S. Sodhi, Executive 
Engineer, Designs II

Shri R. K. Aggarwal, Assistant 
Engineer, Designs

Shri Bachan Singh, Assistant 
Engineer, Designs

Shri N. C. Trehan, Assistant 
Engineer, Designs

Shri I. C. Goel, Assistant 
Engineer, Designs

Shri Surinder Singh, Assistant 
Engineer, Designs

Shri Gurmit Singh, Assistant 
Engineer, Designs

Shri H. L. Gugnani, Estate 
Officer

Shri Guldip Singh, P.C.S., Land 
Acquisition Officer

Shri B. P. Sehgal, P.C.S., Land 
Acquisition Officer

(iii) Getting personal pay . .  Mil.

(b) The normal pay of ihe posts held by the officers referred to in part (a ) 
above together pay being drawn by them at present in each case.



Name and designation Normal
pay

Actual pay 
(inclu

ding special 
pay, if any)

(i) Shri Kulwant Singh, S.D.O., Horticulture Sub- 
Division

Rs (per 
month)

180

Rs (per 
month)

250

Shri Harnam Singh, Labour Welfare Officer 325 325

Shri O.P. Malik, Assistant Accounts Officer 560 620

(ii) Shri I.C. Gupta, Superintending Engineer, 
Planning 1,700 1,800

Shri G. S. Tandon, Executive Engineer (Works 
and Establishment) 945 995

Shri S. P. Sharma, Executive Engineer, Designs 745 795

Shri N. S. Sodhi, Executive Engineer, Designs .. 825 875

Shri R. K. Aggarwal, Assistant Engineer Designs 325 375

Shri Bachan Singh, Assistant Engineer, Designs 350 400

Shri N. C. Trehan, Assistant Engineer, Designs 300 350

Shri I. C. Goel, Assistant Engineer, Designs 250 300

Shri Surinder Singh, Assistant Engineer, Designs 325 375

Shri Gurmit Singh, Assistant Engineer, Designs 250 300

Shri H. L. Gugnani 1,000 1,100

Shri Guldip Singh 680 730

Shri B. P. Sehgal 510 560

(iii) Nil . .  .

Privileges given to Officers in the Consolidation of Holdings Department 
1922. Thakur Mehar Singh : Will the Minister for Revenue be pleased

to state—
(a) the names and designations of officers in the Consolidation of 

Holdings Department who are :—
(i) against Ex-cadre posts;
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(ii) getting special pays ;
(iii) getting personal pays ;

(b) the normal pay of the p .sts held by the officers referred to in part (a) 
above together with the pay being drawn by them at present in 
each case ?

Sardar Harinder Singh Major : (a) (i) Nil ;
(ii) A statement showing the names and designation of officers in Consoli

dation of Holdings Department drawing specia 1 pays is a vnder ;
(iii) Nil.

(b) A statement showing the normal pay of the posts held by the officers in 
(a) above together with the pay drawn by them at present is attached.

STATEMEM!

Normal Pay of the Special Pay drawn 
post(s) as well as the Pay by the

al Name of Officer Designation
scale of the post drawn 

by the 
off cer

officer at 
present 

including 
special 
Pay

1 2 3 4 5 6

Rs Rs Rs
Sarvshri—

1 Autar Singh Brar .. Director, C.H. 900—50—1,000— 150 1,750
60—1,600—50—

1,800

2 Ajit Singh Additionai Do 100 1,460
Director C.H.

3 Karta Krishan Do Do 100 1,440

4 Pritam Singh Do Do 100 1,050
Chaudhri

5 Pritam Singh Do Do 100 1,280

6 Lai Singh Do Do 100 1,340

7 Jaspal Singh Do Do 100 1,580

8 Ram Kumar Do Do 100 1,000

.9 Sharnagat Singh Assistant 300—30—510/30— 100 1,150
Director C.H. 600—40—720/

40—800—50—850

10 Ram Narain Singh Do Do 100 700

11 Harcharan Singh Do Do 100 640
12 S.L. Malhotra S.O. C.H. Do 100 550

(Appeal)J
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Serial Name of Officer 
No.

Designation

Normal Pay of the Special Pay 
post(s i as well as the drawn 
scale of the post by the

officer

Pay drawn 
by the 
officer 

at present 
including 
special pay

1 2 3 4 5 6

Scirvshr*
Rs Rs Rs

13

14

Gulbhar Singh 

Inder Singh Rekhi ..

S.O.C.H. (Appeal) J00—30—510/30 
—40—720 40— 
50—850

S.O- C.H. Do

—600 100 
800—

100

550

580

15 Gurjit Singh O.S.D. Do 100 520

16 Gurdial Singh S.O. C.H. Do . 100 550

17 Gurdip Singh Do Do 100 520

18 Joginder Singh Do Do 100 490

19 Amrao Singh Do Do 100 610

20 Hardial Singh Do Do 100 550

21 B.D. Dhawan Do Do 100 550
22 Naunihal Singh Do Do 100 610

23 Gurbux Singh Do Do 100 490
24 K.K. Sharma Do Do 100 460

25 Bishan Singh Do Do 100 610
26 Karnail Singh P.A. to D.C.H . 270—15—300— 

25—400/25— 550
25 450

27 Swaran Singh (on leave) C.O.(P) Do 25 400
28 Sardari Lai Do 600 • , 600
29 Chandan Singh ’ C.O 270—15—300—

25—400/25—550
25 425

30 Vijay Singh Do Do 25 425

31 Parbhati Lai Do Do 25 400
32 Ram Rattan Do Do 25 400
33 Gurcharan Singh Do Do 25 425
34 Ram Rakha Do Do 25 375
35 Ram Singh Do Do 25 400
36 Bhagwan Singh Do Do 25 475
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Serial Name of Officer 
No.

Designation

Normal Pay of the Special Pay Pay drawn 
post(s) as well as the drawn by the 

scale of the post by the officer
officer at present 

including 
special pay

1 2 3 4 5 6

Rs Rs Rs
Scirvshri

37 Gurnam Singh C.O 270—15—300—25-—400/ 25 400
25—550

38 Mohinder Singh Do Do 25 375

39 Ram Singh Do Do 25 375

40 Nagina Singh Do Do 25 450

41 Gurcharan Singh Do Do 25 450

42 Shiv Dev Singh Do Do 25 400

43 Tejwant Singh Do Do 25 425

44 Krishan Singh Do Do 25 425

45 Hans Raj Malik Do Do 25 500

46 Kahan Chand Do Do 25 475

47 Darbara Singh Do Do 25 425

48 Balbir Singh Do Do 25 425

49 Munshi Ram Do Do 25 400

50 Phera Singh Do Do 25 425

51 Ram Lai Jain Do Do 25 450

52 Gurnam Singh Do Do 25 425

53 Autar Singh Do Do 25 . 475

54 Ram Datt Do Do 25 425

55 Bhag Ram Do Do 25 425

56 Iqbal Chand Do Do 25 425

57 Jagir Singh Do Do . 25 425

58 Mela Singh Do Do 25 425

59 Sadhu Ram Do Do 25 450

60 Niranjan Singh Do Do • 25 400

61 Gurdev Singh Do Do 25 400

62 Labh Singh Do Do < -25 400
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Normal pay of the Special pay Pay drawn 
nnst/.sl as well as the drawn hv the

Serial 
No. .

Name of Officer Designation scale of the post by the officer at 
officer present 

including 
special pay

1 2 3 4 5 6

Rs Rs Rs

Sarvshri—

63 Sukhdev Singh C-O 270-15-300 /25
400/25—550

25 400

64 Thakar Singh Do Do 25 400

65 Hamir Singh Do Do 25 375

66 Hard ip Singh Do Do 25 475

67 Amolak Ram Do Do 25 475

68 Piara Lai Do Do 25 425

69 Gurbux Singh Do Do 25 425
70 Sohan Singh Do Do 25 400
71 Mai Singh Do Do 25 425

72 Behari Lai Do Do 25 295
1 Hans Raj Chawla P.A.C.O. 150—10—200/10- 

300
15 225

2 Jai Kishan (on leave) Do Do 15 225
3 Ram Rattan A.C.O. Do 15 225
4 Bhagat Ram Do Do 15 215
5 Sadhu Singh Do Do 15 205
6 Amar Chand Do Do 15 215
7 Balbir Singh Do Do 15 215
8 Hukam Ram Do Do 15 215
9 Bhullan Singh Do Do 15 205

10 Avtar Singh Do Do 15 195
11 Sohan Singh Do Do 15 215
12 Kripal Singh Do Do 15 215
13 Raj Mai Do Do 15 195
14 G urbachan Singh .. Do Do 15 215
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Normal pay of the Special pay Pay drawn 
post(s) as well as drawn by the

Serial Name of Officer Designation the scale of the post by the officer at
No. officer present

including 
special pay

1 2 3 4 5 6

Rs Rs Rs
Sarvshri—

15 Kripal Dass A-C-O- 150—10—200/10— 15 215
300

16 Pritam Singh Do Do 15 215

17 Pargat Singh Do Do 15 205

18 Shivsant Singh P.A.C.O. Do 15 225

19 Niranjan Singh A.C.O. < Do 15 215

20 Harbans Singh Do Do 15 215

21 Nihal Singh Do Do 15 215

22 Narinder Singh Do Do 15 205

23 Milkhi Ram Do Do 15 205

24 Kesra Singh Do Do 15 215

25 Gurmukh Singh Do Do 15 215

26 Gurbachan Singh .. Do Do 15 185

27 Gurbax Singh Do Do 15 205

28 Ram Rachpal Singh Do Do 15 205

29 Ujagar Singh Do Do 15 225

30 Bakhshish Singh Do Do 15 215

31 Jiwan Dass Do Do 15 195

32 Amar Nath Peshi A.C.O. Do 15 225

33 Baldev Singh A.C.O* Do 15 215

34 Ram Dass Do Do 15 225

35 Bachan Singh Do Do 15 215

36 Ajmer Singh Do Do 15 215

37 Shiv Karn Do Do 15 205

38 Santokh Singh Do Do 15 215

39 Sham Lai Do Do 15 165

40 Prabh Dyal Do Do 15 195
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Serial
Mo.

Name of Officer Designation

Normal pay of the 
post(s) as Well as the 
scale of the post

Special pay Pay drawn 
drawn by the 
by the officer at 
officer present 

including 
special pay

1 2 3 4 5 6

Sarvshri—
Rs Rs Rs

41 Jaswant Singh A.C.O- 150—10—200/1 0 -•300 15 215
42 Raj Kumar Do Do 15 215
43 RajuRam Do Do 15 195
44 A jaib Singh Do Do 15 165

45 Bishan Singh Do Do 15 215
46 Om Parkash Do Do 15 195

47 Hans Raj Do Do 15 215

48 Babu Ram Peshi A.C.O. Do 15 165

49 Inder Nath A.C.O. Do 15 205

50 Jaswant Singh Do Do 15 225

51 Kuldeep Singh Do Do 15 165

52 Shiv Charan Do Do 15 195

53 Gulab Singh Do Do 15 225

54 Mehar Singh Do Do 15 215

55 Dharm Singh Do Do 15 195

56 Braham Sarup Do Do 15 195

57 Madan Mohan Do Do 15 225

58 KarnailChand Do Do 15 215

59 Jalwant Singh Do Do 15 215

60 Suraj Bhan Do Do 15 225

61 Gurbachan Singh .. Do Do 15 225

62 Gumam Singh Do Do 15 215

63 Joginder Singh Do Do 15 215

64 Sardara Singh Do Do 15 215

(under suspension)



64

Serial
No-

Name of Officer Designation

Normal pay of the Special pay Pay drawn 
post(s) as well as the drawn by the 

scale of the post by the officer at 
officer present

including 
special pay

1 2 3 4 5 6

Sarvshri—
Rs Rs Rs

65 Ram Parkash Peshi A.C.O. 150—10—200/10--300/ 15 225

66 Kunda Singh .A.C.O. Do 15 - 225

67 Ram Kishan Do Do 15 205

68 Nek Singh Do Do 15 205

69 Khem Chand Do Do 15 215

70 Piara Singh Do Do 15 215

71 Jit Singh Do Do 15 225

72 Balak Ram Do Do 15 165

73 Gurbax Singh Do Do 15 225

74 Khem Singh Do Do 15 215

75 Ram Chand Do Do 15 215

76 Ranbir Singh Do Do 15 215

77 Ainshi Lai Do Do 15 215

78 Lakhmira Singh Do Do 15 195

79 Amar Singh Do Do 15 215

80 Vidya Dhar .. Do Do 15 195

81 Puran Singh Do Do 15 215

82 Shiv Kumar Do Do 15 215

83 Navin Chander 
(on leave)

Do Do 15 195

83 Bir Arjan Do Do 15 175

84 Maliat Singh A.C.O.(P) Do 15 225

85 Gurbux Singh A.C.O. Do 15 215

86 Ram Lai Do Do 15 215

87 Karam Singh D0 Do 15 135

88 Chuni Lai Do Do 15 205

f
*

/

}
r

/
\
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Serial
No-

Name of Officer

Normal pay of the 
post(s) as well as the 

Designation scale of the post

Special Pay drawn 
pay drawn by the 
by the officer at 
officer present 

includihg 
special pay

* 1 2 3 4 5 6

Rs Rs Rs
Sarvshri—

89 Sant Ram A.C.O. 150—10—200/10—300 15 215

90 Udham Singh Do Do 15 215

91 Bhagwan Singh Do Do 15 205

92 Chaman Lai Do Do 15 215

93 Saranju Singh Do Do ' 15 215

94 Natha Singh Do Do 15 215

95 Buta Singh Do Do 15 215

96 Amar Singh Do Do 15 215

97 Hira Lai P.A.C.O. Do 15 225

98 Gurbachan Singh ,. A.C.O. Do 15 195

99 RamChand Do Do 15 185

100 Sawaran Singh Do Do 15 205

101 Iqbal Krishan Do Do 15 185
Bhandari *

102 Harbans Singh Do Do 15 195

103 Rajinder Singh Do Do 15 215

104 Didar Singh Do Do 15 215

105 Dharam Singh Do Do 15 195

106 Sant Ram Do Do 15 205

107 Bachan Singh Do Do 15 195

108 Dharnidhar Do Do 15 215

109 Ram Singh Do Do 15 215

110 Bahai Singh Do Do 15 205

111 Pritam Singh Do Do 15 195

112 Teja Singh Do Do 15 215

113 Mangat Rai Do Do 15 165

114 Swtantar Dev ;. Do Do 15 215
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Normal pay of the Special Pay drawn 
post(s) as well as the pay drawn by the 

rial Name of Officer Designation scale of the post by the officer
^°* officer at present

including 
special pay

1 2 3 4 5 6

Sarvshri—
Rs Rs Rs

115 Gurbux Singh • • A.C.O- 150—10—200/10—300 15 215
116 Hari Singh Do Do 15 165

117 Sucha Singh ] Do Do 15 215

118 Harchand Singh Do Do 15 215

119 Ranjit Singh Do Do 15 225

120 Niranjan Singh Do Do 15 215

121 Krishan Lai Do Do 15 185

122 Gurbux Singh Do Do 15 215

123 Harsarup Do Do 15 205

124 Jai Dayal Do Do 15 205

125 Krishan Lai ; j Do Do 15 205

126 Ram Asra Mai jj Do Do 15 215

127 Swarn Singh Do Do 15 205

128 Dilbagh Singh ] Do Do 15 205

129 Teja Singh Do Do 15 215

130 Maya Chand Do Do 15 215

131 Parshotam Lai P.A.C.O. Do 15 225

132 Gurkirpal Singh A.C.O. Do 15 215

133 Ram Parkash . Do Do 15 185

134 Joginder Singh Do . Do 15 225

135 Kulwant Singh .. Do Do 15 215

136 Ratti Ram Do Do 15 205

137 Balwant Singh Do Do 15 225

138 Hurdial Singh Do Do 15 225

139 Haqiqat Singh • • Do Do 15 225

140 Amar Singh • • Do Do 15 215

)
)

\
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Normal pay of the Special pay Pay drawn 
post(s) as well as the drawn by the

Serial Name of Officer Designation scale of the post by the officer
No. officer at present

including 
special pay

1 2 3 4 5 6

Rs Rs Rs

Scirvshri—

141 Ajmer Singh A.C.O. 150—10—200/ 10--300 15 215

142 Gurbachan Singh .. Do Do 15 215

143 Lai Chand Do Do 15 165

144 Partap Singh Do Do 15 185

145 Gobind Lai Do Do 15 215

146 Fateh Singh Do Do 15 165

147 Ram Nath Do Do 15 175

148 Harbans Singh Do Do 15 175

149 Joginder Singh Do Do 15 215

150 Harbans Lai Do Do 15 165

151 Lai Chand Do Do 15 165

152 Hakim Singh Do Do 15 215

153 ShibLal Do Do 15 215

154 Naranjan Dass Do Do 15 205

155 Piara Lai Do Do 15 195

156 Tek Chand Do Do 15 215

157 Bhagat Singh Do Do 15 215

158 Gurdial Singh Do Do 15 195

159 Apar Singh Do Do 15 215

160 Durga Dass
(under suspension)

15 165

161 Banwari Lai Do Do 15 185

162 Amar Singh Do Do 15 205

163 Hans Raj Do Do 15 175

164 Talik Raj Addl. A.C.O. Do 15 195
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Serial
No.

Name of Officer Designation

Normal pay of the 
post(s) as well as the 
scale of the post

• Special Pay drawn 
pay drawn by the 
by the officer at 
officer present 

including
special pay

1 2 3 4 5 6

Rs Rs Rs
Sarshri 150—10—200

165 Jagir Singh Addl. A.C.O. 10—300 15 205

166 Tarif Singh P.A.C.O. Do 15 215

167 Lakshmi Narain A.C.O. 1 Do 15 215

168 Arjan Singh 1 Do Do 15 215

169 Ved Raj Singh Do Do 15 165

170 Murli Dhar Do Do 15 215

171 Mukhtiar Chand Do Do ’ 15 225

172 Daya Nand Do Do 15 205

173 Roop Chand Do Do 15 215

174 Bhagwan Sarup Do Do 15 205

175 Om Parkash Do Do 15 175

176 Washasher Nath Do Do 15 215

177 Inder Singh Do Do 15 215

178 Harjit Singh Do Do 15 ’185

179 Moti Ram Do Do 15 215

180 Mehar Chand . Do Do 15 ’ 225

181 Gulshan Lai P.A.C.O.1 Do 15 225

182 Jinda Ram Do Do 15 225

183 Mahabir Singh Do] Do 15 225

184 Sunder Singh Do Do 15 225

185 Sant Singh Do Do 15 225

186 Har Bakhshish A.C.O. Do 15 225

187 Gurdip Singh Do Do 15 215

188 Des Raj P.A.C.O. Do 15 225

189 Bal Sarup Do Do 15 215

190 Gurdial Singh Do Do 15 215
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I 2 3 4 5 6

191 Puran Singh . . . P.A.C.O. 150—10—200
10—300

15 215

192 Sardar Chand Do Do 15 225
193 Teja Singh . . . Do Do 15 215
194 Manohar Singh — Do Do 15 225
195 Munshi Ram Do Do 15 225

196 Fakir Chand . r . Do Do 15 225

197 Baldev Singh Do Do 15 195

198 Dalip Singh . . . Do Do 15 215

199 Karan Singh . . . Do Do 15 225

200 Parshadi Lai • * Do D o 15 225

201 Balbir Singh •» Do Do 15 205

202 Gian Singh Do Do 15 215

203 Tara Chand . . . A.C.O* Do 15 215
204 Tej Ram .  . Do Do 15 225

205 Parma Nand Do Do 15 215

206 Chander Bhan Do Do 15 215

207 Ravi Datt . . . Do Do 15 205

208 Mohan Lai Do Do 15 215
209 Balwant Singh . . . Do (Peshi) Do 15 225

210 Sampuran Singh Do Do 15 225

211 Jai Dayal •  r # Do Do 15 225

212 Dharam Chand Do Do 15 225

213 Pyare Lai . . . Do Do 15 215

Privileges given to Officers in the Relief and Rehabilitation Department
1923. Thakur Mehr Singh : Will the Minister for Revenue be pleased 

to state—
(a) the names and designations of officers in the Relief and Rehabilita

tion Department who are :—
(i) against ex-cadre posts ;
(ii) getting special pay ;

(iii) getting personal pay ;
(b) the normal pay of the posts held by the officers referred to in 

part (a) above together with the pay being drawn by them at pre
sent in each case ?

Sardar Harinder Singh Major : (a) (i)
(ii) J.As shown in the Annexur© 

(b) (iii) J ‘A’.
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Privileges given to officers in the Public Works Department (B and R)

1925. Thakur Mehar Singh : Will the Minister for Public Works 
and Welfare be pleased to state— *

(a) the names and designations of officers in the Public Works 
Department (B. & R.) who are :—

(i) Against Ex-cadre post ;
(ii) getting special pays ;
(iii) getting personal pays~;
(b) the normal pay of the posts held by the officers referred to in 

part (a) above together with the pay being drawn ; by them at 
present in each case ?

Chaudhri Rizaq Ram : (a) (i) and (b) Statement I giving the required 
information is given below.

(a) (ii) (iii) and (b) Statements II and III are printed as under :

STATEMENT No. I

List of officers of P. W. D., B. and R. Branch who are serving on Temporary Posts
(Ex-Cadre Posts)

Serial Name of the Officer
No. with designation

Ex-cadre posts (i.e. tem- Normal Actual
porary posts) against pay-scale pay being

which working of post drawn
(showing 
personal 
or special/ 
contract 

pay being 
drawn, if 
any, sepa
rately)

j

1 2 3 4 5

Superintending Engineers

Rs. Rs.

1 Shri O. P. Malhotra .. Director Design and 
Research

1,500/1,700 1,500/1,700

2 Shri K. K- Sarda .. Superintending Engineer 
(Arb.)

Ditto Ditto

3 Shri J. S. Gill .. Superintending Engineer, 
Amritsar Circle

Ditto D itto'

4 Shri J. N. Kakar .. Superintending Engineer, 
Kulu Circle

Ditto Ditto

Executive Engineers

5 Shri Dharam Paul .. Executive Engineer, 
(Design III)

625/1,275 625/1,275
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1 2 3 4 ......

6 Shri J. S. Chadha
Executive Engineer—Could.

. ,  Executive Engineer 
(Metric Cell)

625/1,275 62.5/1,2?5

7 Shri V. P. Prabhakar .. Executive Engineer, 
Rohtak Division

Ditto Ditto

8 Shri Nidhan Singh .. Executive Engineer, 
Dadri Construction 
Division

Ditto Ditto

9 Shri O. P. Kapoor .. Executive Engineer, 
Rohtak Construction 
Division

Ditto Ditto

10 Shri Arjan Singh .. Executive Engineer, 
Karnal Provincial Divi
sion

Ditto D itto

11 Shri Y. N. Behai .. Executive Engineer,
Kurukshetra Construction 
Division

Ditto Ditto

12 Shri M. M. Sharma .. Executive Engineer,
* Ambala Construction 
Division

Ditto Ditto

13 Shri L. S. Bassi .. Executive Engineer,
Jullundur Construction 
Division

Ditto Ditto

14 Shri S.S. Virdi .. Executive Engineer,
Hoshiarpur Construction 
Division

Ditto J D it to

15 Shri S. S. Gill .. Executive Engineer, 
Amritsar Construction 
Division

Ditto Ditto

16 Shri Gurcharan Singh Executive Engineer, 
Gurdaspur Provincial 
Division

Ditto Ditto

17 Shri H. S. Padam .. Executive Engineer, 
Gurdaspur Bridge 
Project Division

Ditto D itto

18 Shri K.S.S. Nayar .. Executive Engineer, 
Hamirpur Division

Ditto Ditto

19 Shri Kuldip Singh .. Executive Engineer, 
Kulu Provincial 
Division

Ditto D itto

20 Shri B. S. Bajwa .. Executive Engineer, 
Lahaui and Spiti 
Division

Ditto Ditto

21 Shri B. G. Bulabani .. Executiye Engineer,
. .... Lahaui and Spiti -------

Division No. II

Ditto Ditto
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1 2 .......................... ..... .......3 ~ 4 5

22 Shri Sushil Kumar Executive Engineer, „ 
Lahaul and Spiti 
Division No. Ill

62>/l,275 62*5/1,275^

23 Shri J. S. Sodhi ♦ Executive Engineer, 
Rohtang Division

Ditto Ditto

Electrical Engineers

1 Shri L. R. Grover Superintending Engineer, 
Electrical Circle, Patiala

1,500/1,700 1,500/1,700

2 Shri H. R. Gupta Executive Engineer, 
Amritsar Electrical 
Division

625/1,275 625/1,275

3 Shri D. R. Kapur Executive Engineer, 
Ludhiana Electrical 
Division

Ditto Ditto .

4 Shri G. L. Trehan Executive Engineer, 
Rohtak Electrical 
Division

Ditto Ditto

 ̂ Mechanical Engineers

1 Shri Niranjan Singh Executive Engineer, 
Mechanical Division, 
Patiala

625/1,275 625/1,275

Sub-Divisional Officers (Civil) in field

1 Shri Bakshish Singh, 
Offg. S. D. O.

Patiala Construction 
Sub-Division No. II

250]750 250,750

2 Shri R. K. Gupta, 
Offg. S. D. O.

Arrear Sub-Division, 
Patiala

Ditto Ditto

3 Shri S. P. Gupta, 
S. D. E.

Rampura Phul Sub-Divi
sion

Ditto Ditto

4 Shri R. P. Sehgal, Budhlada Sub-Division Ditto Ditto

5 Shri Siri Kishan, 
Aggarwal S. D. E.

Narwana Sub-Division, 
Narwana

Diuo D tto

6 Shri Sansar Chand, 
Offg. S. D. 0 .

Restoration Sub-Division 
Sangrur

Ditto Ditto

7 Shri Satya Dev, 
Offg. S. D. O.

Hissar Roads Construc
tion Sub-Division

Ditto Ditto

8 Shri D. D. Gupta, 
Offg. S. D. O.

Bhiwani Roads Construc
tion Sub-Division, 
Bhiwani

Ditto Ditto

9 Shri Gurdev Singh Mann, 
S. D. E.

Famine Relief Sub- 
Division Tosham

Ditto Ditto

10 Shri K. C. Kapur, 
S. D. E.

Jhajjar Sub-Division 
Jhajjar

Ditto Ditto
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11 Shri Joginder Singh, 
S. D. E.

Chuchakwas Construction 
Sub-Division

250/750 250/750

12 Vacant . Construction Sub-
Division No. I, Rohtak

250/750 250/750

13 Shri H. L. Dhammi, 
S. D. E.

Rohtak Construction 
Sub-Division No. Ill

250/750 250/750

14 Shri M. K. Aggarwal, 
Class I (Junior) S. D. E.

Rohtak Construction 
Sub-Division No. IV, 
Rohtak

250,750 250/750

15 Shri R. N. Jindal, 
S. D. E.

Famine Relief Sub- 
Division, Charkhi Dadri

250/750 250/750

16 Shri Gurmal Bhatwa, 
S. D .E .

Famine Relief Sub- 
Division , Mohindergarh

250/750 250/750

17 Shri R. N. Vidyarthi, 
S. D.E.

Solan Construction Sub- 
Division, Solan

250/750 250/750

18 Shri Sarbjit Singh, 
S. D. E.

Simla Construction 
Sub-Division, Simla

250/750 250/750

19 Shri B. L. Bhandari, 
Offg. S. D. 0 .

Kaithal Provincial Sub- 
Division, Kaithal

250/750 250/750

20 Shri K. R. Goel, 
Offg. S. D. E.

Sainik School Sub- 
Division, Kunjpura

250/750 250/750

21 Shri Lajpat Rai, 
Offg. S. D. O.

Palwal Sub-Division, 
Palwal

250/750 250/750

22 Shri M. L. Thapar Rewari Provincial 
Sub-Division

250/750 250/750

23 Shri Nota Ram, 
Offg. S. D. O.

Nuh Sub-Division, 
Gurgaon

250/750 250/750

24 Shri Gurcharan Dass, 
Offg. S. D. O.

Kurukshetra Sub- 
Division No. I, 
Kurukshetra

250/750 250/750

25 Shri D. B. Gupta, 
S. D. E.

Kurukshetra Sub- 
Division No. II

250/750 250/750

26 Shri Kailash Nath, 
S. D. E.

Jullundur Construction 
Sub-Division

250/750 250/750

27 Shri V. K. Jain, 
S .D . E.

Special Construction 
Sub-Division, Jullundur

250/750 250/750

28 Shri G. P. Chawla, 
Offg. S. D. O.

Beas Bridge Sub-Division 
Beas

250/750 250/750

29 Shri N. K. Vij, 
S. D. E.

Phillaur Construction 
Sub-Division, Phillaur

250/750 250/750

30 Shri Jagdish Singh, 
Offg. S. D. O.

Industrial Estate 
Sub-Division, Ludhiana

250/750 250/750
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31 ShriR. N. Bhalia, 
Offg. S. D. O.

Survey Sub-Division 
Hoshiarpur

250/750 250/750

32 Shri Dharam Pal Gupta, 
Temporary Assistant 
Engineer

Amritsar Construction 
Sub-Division, No. I

250/750 250/750

33 Shri Kartar Singh. 
Offg. S. D. O.

Patti Construction 
Sub-Division, </

250/750 250/750

34 Shri A. S. Mehta, 
Temporary Assistant 
Engineer

Amritsar Construction 
Sub-Division No. II, 
Amritsar

250/750 250/750

35 Shri B. K. Wadhwa, 
Temporary Assistant 
Engineer

Amritsar Construction 
Sub-Division No. I ll

250/750 250/750

36 Shri G. S. Bhamra, 
Offg. S. D. O.

Pillars Sub-Division, 
Ajnala

250/750 250/750

37 Shri Gian Chand, 
Offg. S. D. O.

Construction Sub- 
Division, Moga

250/750 250/750

38 Shri Kailash Nath, 
Offg. S. D. O.

Pillars Sub-Division, 
Ferozepur

250/750 250/750

39 Shri Kuldip Singh, 
Temporary Assistant 
Engineer

Fazilka Construction 
Sub-Division

250/750 250/750

40 Shri R. N. Suri, 
Offg. S. D. O.

Bridge Project Sub- 
Division, Pathankot

250/750 250/750

41 Shri K. B. Lai Singal, 
Temporary Assistant 
Engineer

Gurdaspur Construction 
Sub-Division, Batala

250/750 250/750

42 Shri J. S. Dhaliwal, 
Temporary Assistant 
Engineer

Kangra Construction 
cum-Stores Sub-Division, 
Dharamsala

250/750
*

250/750

43 Shri Komal Singh Planning and Survey 
Sub-Division, Nurpur

250/750 250/750

44 Shri R. K. Malhotra 
Offg. S. D. O.

Dera Gopipur Sub- 
Division

250/750 250/750

45 Shri Harminder Singh,
Offg. S. D. O.

46 Vacant

Construction Sub- 
Division, Hamirpur 

Rohtang Sub-Division

250/750

250/750

250/750

250/750

47 Shri B. D. Dhingra, 
Offg. S. D. O.

Survey Sub-Division, 
Mandi

250/750 250/750

48 Shri Nihal Singh Survey and Construction 
Sub-Division, Rampur

250/750 250/750

49 Shri Satya Pal Sharma, Lahaul Sub-Division, 250/750 250/750
Temporary Assistant Keylong
Engineer
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50 Shri Kewal Singh,
Temporary Assistant 
Engineer

Gondala Sub-Division, 
Gondala

250/750 250/750

51 Shri Hira Lai, Offg. 
S.D.O.

Lahaul and Spiti Sub-Division 
No. 1, Manali

250/750 250/750

52 Shri Amar Nath, 
Temporary Assistant 
Engineer

Lahaul and Spiti Sub- 
Division No. Ill, Losar

250/750 250/750

53 Shri Nirmal Singh, 
Temporary Assistant 
Engineer

Lahaul and Spiti Sub-Division 
No. TV, Batal •

250/750 250/750

54 ShriN. K. Kapur, 
Temporary Assistant 
Engineer

Spiti Sub-Division, No. II, 
Chhetru

250/750 250/750

55 Shri Kartar Singh, 
Offg. S.D.O.

Food Sub-Division, Manali 250/750 250/750

56 Shri Dhanjir Singh 
Sandhu, Temporary 
Assistant Engineer

Kaito Sub-Division, Kaito 250/750 250/750

57 ShriR. L.Kukkar, 
Temporary Assistant 
Engineer

Hurling Sub-Division, Hurling 250/750 250/750

58 ShriGulshan Rai, 
Temporary Assistant 
Engineer

Spiti Sub-Division, No. I, 
Rangrik

250/750 250/750

59 Shri Surjit Singh, 
Temporary Assistant 
Engineer

Labour Registration Sub- 
Division, Lahaul

250/750 250/750

60 ShriS. N. Kaushal, 
Temporary Assistant 
Engineer

Koksar Sub-Division No. I, 
Koksar

250/750 250/750

61 Shri Daljit Singh, 
Offg. S»D.O.

Koksar Sub-Division, No. II, 
Koksar

250/750 250/750

62 Shri A. K. Chugh Ambala Construction Sub- 
Division No. I

250/750 250/750

63 Shri T. C. Bhagaria Ambala Construction Sub- 
Division No. I l

250/750 250/750

64 Shri S* C. Katyal Ambala Construction Sub- 
Division No. Ill

250/750 250/750

65 Shri M. S. Sikand Restoration Sub-Division, 
Sonepat

250/750 250/750

66 Shri C. L. Puri Restoration Sub-Division, 
Rai

250/750 250/750
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Assistant Engineers (Designs)

67 Shri M. L. Anand .. Assistant Engineer 250/750 250/750
(Designs) Special pay of Rs,

50 P.M. & S, Dharamsala

68 Shri N. R. Garg,
Temporary Assistant 

Engineer

Assistant Engineer, 
(Designs) Head Office 

Patiala

250/750 250/750

69 Shri D. L. Bhandari, 
Temporary Assistant 
Engineer

Ditto 250/750 250/750

70 Held in abeyance vice 
Shri M. S. Guram, 
Assistant Executive 
Engineer (Designs)

Ditto 250/750

S. D. Os (Mechanical)

71 Shri Tej Singh, 
S.D . E.

Mechanical Sub-Division, 
Kulu 1, Kulu

250/750 250/750

72 Shri 0 . P. Behai, 
Offg. S. D. O.

Mechanical Sub-Division, 
Kulu No. 11, Kulu

250/750 250/750

S. D. O.s (Electrical)

73 Shri P. C. Bali, 
Offg. S. D. O.

S. D. O., Schedule of 
Rates Elec. Patiala

250/750 250/750

74 Shri M. S. Aulak,
S. D. O. (On deputation 
from P. S. E. B.)

Patiala Electrical Sub- 
Division Patiala

250/750 250/750

75 Shri R. C. Dhir, 
Offg. S. D. O.

Karnal Electrical 
Sub-Division, Karnal

250/750 250/750

76 Shri M. L. Mittal 
S. D. E.

.. Amritsar Electrical 
Sub-Division No. II

. 250/750 250/750

77 Shri Joginder Singh,
S. D. O. (On deputation 
from P. S. E. B. )

Ludhiana Electrical 
Sub-Division

250/750 250/750

78 Shri Mahinder Paul 
Dhanda, S. D. E.

Rohtak Electrical 
Sub-Division No. I

250/750 250/750

79 Shri J. C. Malhotra, 
Offg. S. D. O.

Hissar Electrical 
Sub-Division No. I, 
Hissar

250/750 250/750



STATEMENT II

List of Officers of P. W. D., B. &R. Branch who are getting Special Pay

. 8 1

S erial 
No.

Name of Officer Designation .. Normal 
pay of 

Post

Special
pay

-
Rs. Rs.

1 Shri P. S. Sanghera Ex. Engr. (South)
Office of C. E. Pb.,
P. W. R., Branch, 
Patiala

625/1,275 50 per men 
sem

2 Shri B. K. Malhotra .. Ex. Engr. (North), 
Office of C. E., Pb., 
P. W. D., B. & R., 
Patiala

625/1,275 Ditto

3 Shri M. S. Chawla .. Ex. Engr. Designs I 
Office of C. E. Pb.,
P. W. D., B. & R„ Br., 

Patiala

625/1,275 Dittb

4 ShriK. K. Aggarwal .. Ex. Engr. Designs II 625/1,275 Ditto

5 Shri H. R. Sehgal Asstt. Engr., 
(Headquarters)

250/750 . Ditto

6 Shri K. V. Jauhar .. Tempy. Assistant Engr., 
(Headquarters)

250/750 Ditto

7 Shri Amar Singh ...  Offg. S.D. O., 
(Headquarters)

250/750 Ditto

8 Shri M. L. Anand .. Tempy. Asstt. Engr. 
(Kangra Circle)

250/750 ■ Ditto

9 Shri P, C. Bali Land Acqn. Officer, 
Ambala

300/850 Ditto

10 Shri J. C. Nagpal .. Land Acquisition Officer. 
Jullundur

300/850 ^ Ditto

STATEMENT III

List of Officers of P. W. D., B. & R. Branch who are getting
Personal Pay

Nil

Land acquired for the New Capital (Chandigarh)

1931. Comrade Shamsher Singh Josh : Will the Chief Minister be pleased 
to state—

(a) the total area of land, village-wise, acquired Tor the construction 
of the New Capital (Chandigarh) since, 1948 ;

(b) names of the owners of land referred to in part (a) above who
were paid compensation in cash ; T........—-
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(c) the number of caSfcs, iffcsiy, Where compensation has not yet 
been .paid together with the reasons for the-delay in paying it  ̂
IMd 'thb approximate time by Which it is expected to be paid ;

(d) whether it is a fact that -an agreement was arrive 1 -at between 
the Government and the Chandigarh area oustees at the time of 
fftdffig the Anti-C&jpifal Agitation in 1948 or in 1949 that the 
OMstees who would receive compensation in cash would get 
besides the amount of compensation at usual rates, 15 percent 
extra i f  so, whether the -Government has implemented fh‘e term 
of the agreement; If not, the reasons therefor ?

Shri Raflft Kishan : (a) The total area village-wise acquired for the 
New Capital -(Chandigarh) is S ;468 -acres and details are given hi annexure 
‘A ’ ■; _ _

(b) The inforn#hfi6h*eaIled%r would require scrutiny of hundreds 
o f files. The time and labour involved in the collection of this informa
tion would-not be commensarate'with^the benefit to be 'derived therefrom ;

(c) There are cases # f  Only two villages i. e. Jaipur and Kanthala 
where compensation of lafhd acqufted could not be paid. The main reason 
for non-payment of compensation is That the right-holders filed writ peti
tions in Punjab'High Court. On -decision of the ’High Court, ‘the payment 
o f compensation has been mfedfc :ex&pt in the case of 178 right-holders 
who could not be paid *cbihpensa£tiOn Tor want of (i) mutation of names 
on account of non-availability of mortgagees and land owners due to death

or (ii) -disputes over question o f  title or (Mi) non-appearance Of right- 
holders to receive compensation ; Payment will be made as soon as dis- 

regardihg Title etc. are settled.
(d) No Sir. However in'CSses "inhere land was acquired under the 

Land Acquisition Act, -1894, 45 ptr -cent compuls'ory acquisition charges 
were paid. In other cases Whbfe*teiidlhhd been acquired under the Estate 
Punjab Requisitioning and Acquisition of Immovable Property (Tempo
rary) Powers *A6t, 1948, no cOmptilsbfy "acquisition "'charges were paid as 
t  here is no provision vide which sudh charges could be allowed to the right
holders under that Act.

ANNEXURE ‘A’

Statement showing village-wise area acquired for the construction of New Capital 
-of Puujab-at Chandigarh since ISMS

"Serial
N o.

Name of Village Area acqu
ired in 

acres

1 Shazadpur 457

2 Mehlo Majra 319

3 Kailar 1,173

% BajwariKarmChand 166

z5 *̂ Hireri 677

6 Rurkee *84
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Serial Name of Village Area acquired
Nq. tp a9m»

-- - ,i>--- .■--- ---- rn
7 Kalibar 984,

8 Ram Nagar 498

9 Hamir Garh 280

10 Dulheri Jattan - 402

1 ll Gurdaspur 214*

12 Nagla 5^1

13 Khuda Jassu 210

14 Karoran \ 142

15 Khuda Alisher 49

16 Kansal 282

17 Kaimbwala 208

18 Bajwari Bakhtan 100

19 Saini Majra 230

20 Kanji Majra 224

21 Sbahpur 173

22 Dulheri Rajputan 618

23 Bajwara 193

24 Kantahala 350

25 Jaipur 100

26 Hajlp, Majra 80

27 Burail 358

Total 9,648

Malerkotla -Rgmala Road

1937. Colorado Bhan Singh Bhaura : Will the Minister for Public 
Works and Welfare be pleased'tp state- whether it: is a fept that the alignment 
of the proposed Malerkotla-Barnala road is being changed from Sherwani 
Kot-Sikanderpura-Kuthala to Malerkotla-Chima (Shergarh) Kathala ; if  
so, the reasons therefor ?

Chaudhri Rizaq Ram : Yes, This was done ift order to reduce the 
length of new road; by about 3 miles. The road is, however, not being 
constructed for the present,

l  —
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District Loan Committee, District Sangrur

1938. Comrade Bhan Singh Bhaura : Will the Chief Minister be 
pleased to state the names of the members of the District Loan Committee 
in Sangrur District constituted for recommending loans for Small Scale 
ard Cottage Industries ?

Shri Ram Kishan

Official Members (By designation)

1. District Development and Panchayat Officer.
2. District Industries Officer/Assistant District Industries Officer.
3. Assistant Industrial Registrar Co-operative Societies.
4. District Welfare Officer.
5. Representative of Small Industries Services Institute, Ludhiana.
6. Chairman, Zila Parishad, Sangrur.

Non-Official Members

7. H. H . Begum Usaf Zaman, M. L. A.
8. Shri Pritam Singh Sahoke, M. L. A.

Loss sustained by Gaushala Khidwali due to Floods in 1963

1947. Chaudhri Ranbir Singh : Will the Minister for Revenue be 
pleased to state—

(a) the total loss sustained due to the floods of 1963 by Gaushala 
Khidwali, tahsil and district Rohtak ;

(b) the amount of compensation claimed and assessed separately 
for the loss referred to in part (a) above ;

(c) the quantum of compensation paid or proposed to be paid ? 
Sardar Harinder Singh Major : (a) Nil.
(b) and (c). In view of (a) above, question does notarise.

Obstruction of Najafgarh Drain at Rohtak Road and Ring Road
Bridges

1950. Chaudhri Ranbir Singh : Will the Minister for Public Works and 
Welfare be pleased to state :—

(a) whether the obstructions of the Najafgarh drain at Rohtak road 
and the ring road bridges have been removed by the naval di
vers ;

' (b) if the answer to part (a) above be in the affirmative, the capacity
of the Najafgarh drain after removing the said obstructions with- 

. ' out causing any flooding of the residential colonies in Delhi ?
" Chaudhri Rizaq Ram : The matter pertains to Delhi Administration. 

No information is available with the Punjab Government.

Causes of Floods in Ambala District
v 1954. Comrade Shamsher Singh Josh : Will the Minister for Public 

Works and Welfare be pleased to state whether any probe has been made by 
ihe district authorities to determine the causes of floods in the Ambala 
district; if so, the details of the findings ?
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Chaudhri Rizaq Ram : Yes. The flooding of area in Ambala district 
was discussed in a meeting of the District Level Committee held on the 22nd 
October, 1964. The causes held responsible for the flooding of the areas 
were broadly taken as under :—

(i) Non completion of the new Segti syphon under Narwana Branch

(ii) Inadequate culverts under the Matheri Sheikhan-Naneola Road
(iii) Heading up of the rain waters of Ambala Contonment and Mahesh 

Nagar areas, against the railway line.

..... (iv) Spills from the Chautang Nadi.
(v) Overflowing and breaches in Dehar Nala.

(vi) Insufficient capacity of Chamkaur Sahib Escapes.
(vii) Non completion of Rangilpur and Panjora drains.

(viii) Absence of a drain in the area of village Ballan.
(ix) Absence of drainage arrangement of the area of village Mullanpur.

Supply of Drinking Water in Backward Hilly Area of Una Block,
District Hoshiarpur

1970. Shri Surinder Nath Gautam : Will the Minister for Home and 
Development be pleased to state — __

(a) whether Government is considering any scheme for the supply 
of drinking water to the villages in Illaqa Bet, Una Block, 
district Hoshiarpur, not covered by the Bet water supply scheme; 
if so, the names of such villages ;

(b) whether it is a fact that a scheme to improve the supply of drinking 
water form Talhi wala water works for the said villages was sanc
tioned some time back; if so, the extent to which it has been 
implemented so far ?

Shri Prabodh Chandra : (a) Yes Sir; Nangal Kalan, Nangal Khurd, 
Jatipura, Lalheri and Haroli.

(b) Yes, Sir; an estimate amounting to Rs. 56,715 for providing electri
cally driven pumping sets at Lajpat Rai Waterworks was approved adminis
tratively by the State Sanitary Board.The work has been completed and 
electrically driven pumping set put into Commission.

Quota of Cement Allotted in Certain Blocks of Ferozepur Distinct 
1971. Comrade Gurbaksh Singh Dhaliwal : Will the Chief Minister be 

pleased to state —

(a) the quota of cement alloted respectively to Moga I, Moga II, 
Bdghapurana, Nihalsinghwala and Dharamkot Blocks in Ferozepur district 
from 1st January, 1964 to-date;

(b) the criteria for allotting the said quota ?

Shri Ram Kishan : (a) Allocation of cement is not made Block-wise 
but place-wise in a district. Quarterly allocations, for places covering



the blocks under reference, during the period 1st January, 1964 to Septem
ber, 1964 are given below :—

Serial
No. Name of place

Allotment

I/64(Jan- II/64(April III/64 
uaryto to June, (July 

March, 64 ) to Septe m-
ber, 64)

(in tonnes) (in tonnes) (in tonnes)

1 Moga 506 529 460

2 Dhud ike 46 46 46

3 Ajitwal • • 46 46 46

4 Kokri Kalan 23 23 23

5 Baghapurana 69 92 69

6 Nihalsinghwala 46 46 46

7 Badni Kalan 46 46 46

(b). Demarcation of quotas, for various areas, out of stocks received 
by the stockists at different places, is made by the district authorities, keeping 
in view the relative demands etc. of the areas.

List of Starred Questions for 29th September, 1964 
Remaining information to starred Assembly Question No. 5992.

i

erial
No.

Category of staff

Simple warnings Warnings placed on, 
personal fije

1963-64
1

1964-65 1963-64
j

1964-65

1 Masters 226 20 229 10
2 Mistresses 73 44 9
3 Teachers (men) 346 163 341 204
4 Teachers (women) 40 / 25 43 29

Total 685 208 657 252
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LTST OF STARRED QUESTIONS FOR 30th SEPTEMBER, 1964

Damage to RabiCrop in Nuh and Palwal Subdivisions, District
Gurgaon

*6555. Chatfdhri Har Kishan : Will the Minister Jfor Revenue be 
pleased to state —

(a) the names of villages in the Palwal and Nuh Sub-Divisions, 
district Gurgaon where the Rabi 1964 crop was damaged due 
to floods, draughts, cold/or frost to the extent of 50 per cent 
or more ;

(b) whether the land revenue has been remitted in the said villages; 
if  oaot, the reasons therefor ?

Sardar Harinder SinghMajor <(a) (i) Palwal 'Sub-Division :
$i) Nuh iSub Division : (1) Chandani, (2) Narainpur and (3) Tahsinpur. 
(b) Yes.

UTST OF STARRED QUESTIONS AND UN STAR RED QUESTIONS
f o r  i s t  Oc t o b e r , i964

Gaunchi Drain

*6383. Sfcri Roop >LaI Mehta : Will the Minister for ‘Public Works 
m nd  Welfare be pleased to state :—

‘(a) the steps proposed to be taken by "Government to  prevent floods 
4n Gurgaon district ;

(b) whether the Government is aware >of the fact that "Gaunchi drain 
has not been completed for the last so many years and its incomplete 
link drain cannot take in water on account of its bed being 
at a higher level; if so, the steps Government .propose to take to 
remodel and correct its alignment to remove the defect so 
that the entire water of the link dram may Tall in Gaunchi drain ?

Chaudhri Rizaq Ram : (a) Following schemes have been taken up—
(i) Gaunchi Drainage System.
(ii) Nuh-Ujina Drainage System.
(iii) Strengthening of ring bunds around certain villages of Khaddar 

Area.
(b) The Gaunchi drain was completed to its designed capacity of 5Cs 

per sq. mile of the catchment area. The "bed of ‘Gaunchi Main Drain 
is riot at a higher level than ; its link (tributary) drain.

Setting up^ni Industrial Development Corporation

4990, ^Chaudhri >RaHbir Singh Will the Minister for <Home and 
Development be pleased to state :—

(a) ^whether the Government of India > has suggested to the State 
^Government to organise a ’State Agro-Industrial Development

Corporation; if so, the salient features of; the ̂ scheme, alongwith 
^  the proposed constitutin of the Corporation ;

(b) whether ithe State Government has accepted, in*principle to Torm 
“such a -Corporation; if so, the time by which it is likely to be 
set up ?



88

Sardar Darbara Singh : (a) Part I Yes.
Part II Salient features of the proposed Corporation received from 

the Government of India are enclosed. No constitution has 
been framed so far.

(b) Part I Yes.
Part II About six months are likely to be taken.

MINISTRY OF FOOD AND AGRICULTURE DEPARTMENT OF AGRICULTURE

Agro-Inaustrial Corporation
1. It is necessary to set up, in the public sector, corporations for promoting the supply 

of farm implements and machinery, including equipment for food industries, dairy develop
ment and fisheries. These should be Limited Companies with authorised capital of Rs. 
two crores, up to 25 per cent of which may be contributed by the Government of India. We 
may start off with Madras, Andhra, Maharashtra, Punjab and one or two other States.

2. The Managing Director must be a whole-time officer of the Corporation. The 
Board of Directors should include, among others, officers like the Director of Agriculture, 
Director of Animal Husbandry, Director of Fisheries, Milk Commissioner, Directer of 
Industries, Registrar of Co-operative Societies, Labour Commissioner, Joint Secretary 
(Finance), Agricultural Production Commissioner. Selected industrialists manufacturing 
agricultural equipmet may be represented on the Corporation.

3. These agro-industrial units are intended to modernise agriculture quickly operating on 
as extensive a scale as possible. In four or five States, Government run workshops have been 
established, which are turning out agricultural implements worth between Rs. 5 to 20 lakhs 
per annum. The Himachal Pradesh Government has recently acquired the Nahan Foundry ; 
the Government of Punjab have a workshop at Nilokheri and want to manufacture tractors 
and tractor-drawn implements in the Nangal Workshop. The proposed Corporations will 
maximise our efforts. The following eight groups of industrial items are required :—

(1) Tractors and power tillers.

(2) Diesel engines and pumps.

(3) Drilling equipment and steel casting tubes for irrigation tubewells.

(4) Pesticides and plant protection equipment.

(5) Food preservation and processing.

(6) Cold storage facilities and refrigeration equipment.

(7) Fisheries and fishing industry.

(8) Equipment for dairy and poultry programmes.

Shortages of varying magnitudes exist for different items which will be accentuated during 
the Fourth Plan. Immediate requirements are being met through imports, often requiring 
foreign exchange. Indigenous productive capacity has to be stepped up quickly.

4. Considerable improvements can be effected by taking certain obvious steps. The 
demand and supply are not properly linked in many cases. There were complaints of short
age of drilling rigs, while the producing firm was in search of orders. Compressors for 
industrial refrigeration, badly needed, remained unsold with a firm. At one stage it, 
was discovered that there was no real shortage of steel tubes for casting pipes. There are 
instances of firms having secured import licences, feeling uncertain as to whether so many 
commodities would sell. The Corporation will ascertain the demands and place firm orders 
with manufacturers. It may sponsor manufacture of different items of equipment or it may 
undertake manufacture of selected items. This will eliminate spurts of demands by fits 
and starts, which make proper production planning impossible.

5. Bulk orders will improve quality, reduce the cost and save foreign exchange. Milk 
tankers are being currently imported against Dutch credit. Milk cooling tanks were quoted



at double the price of imported ones. The cost of insulated milk vans fabricated in India 
can be brought down. The National Dairy Research Institute has just completed a simple 
portable, milk chilling apparatus, answering a potentially large demand. This equipment 
has to be manufactured and marketed. Flats and fillers used in packing eggs reduce breakage 
in transit from 10 to 1 per cent. Manufacture of incubators of 1,000 to 5,000 eggs capacity- 
has started in this country. With larger demand, which is bound to grow, these can be manu
factured in better quality, at lower cost. New areas have opened up. Commercial use of, 
cold storage has been demonstrated in respect of potatoes and fish. Refrigeration will 
prevent glaring loss of highly perishable vegetables, fruits etc. and help marketing of meat 
poultry, dairy products, very heavy demand is developing for knapsack sprayers-cum-dusters 
and pesticides of different kinds. Indigenous manufacturers are still required to import 
engines which are quite simple. The Corporation may promote these industries Shortage 
of spares has immobilised a few thousand tractors. Government have decided to grant users 
import licences to the tractor owners. The Corporation can take effective steps to meat 
the shortage of spare parts of tractors and other agricultural equipment.

6. To promote sale, the Corporation will undertake extensive demonstration of modern 
agricultural implements particularly power operated implements, plant protection equipment 
etc. The Indian Council of Agricultural Research and the Council of Scientific and Industrial 
Research have done pioneering work through a number of research stations. These will be 
popularised through demonstration, particularly in rural areas.

7. In every State there are agencies for sanctioning loans for industries of different 
scales. Because the Corporation would operate in the field, in close contact with manufact
urers, it should have a loans Division, authorised to sanction loan upto a limit of Rs. 10 lakhs 
at a time to any company or firm engaged in manufacturer of farm equipment, including 
equipments for dairy, poultry, fishing, livestock and other industries, processing, 
of food and providing connected services, such as refrigeration warehousing , transport 
etc.

8. The Corporation should have free discretion to advance loans for any agro-economic 
Industry.

9. The Corporation cannot start as a profit earning venture. The loans and Demonstra
tions Divisions cannot obviously function on profit basis. Even the Manufacturing Division 
besides increasing existing capacity will aim at setting up new industries essential for 
increasing agricultural production and changing the peasant’s outlook. Ultimately, the 
Corporation will become self-supporting and earn a profit.

10. These suggestions are only broad indications. The details may be varied according 
to requirements.

Attachment of Car of Shri Parsa Singh by Erstwhile Faridkot State

1992. Chaudhri Ranbir Singh : Will the Chief Minister be pleased 
to state —

(a) whether it is a fact that a car of one Shri Parsa Singh, a political
sufferer, was attached by the erstwhile Faridkot State during 1947 
for participation in or helping the Praja Mandal Movement ;

(b) whether it is a fact that the price of the attached car was assessed 
by the erstwhile Pepsu Government;

(c) whether the assessed price or any compensation has so far been
paid to the said person; if not, the reasons therefor ?

Shri Ram Kishan : (a) The car of Shri Parsa Singh was taken into posses
sion by the police of erstwhile Faridkot State in the year 1947 in connection 
with the investigation of a case under section 292/402 I.P.C. and not for his 
participation in or helping the Praja Mandal Movement,

(b) No.

(c) The question does not arise.



LIST OF STARRED QUESTION FOR 3RD OCTOBER, 1964 

Manwali to Mandi Ellanabad Road

*6700. Shri Kesra Ram : Will the Minister for Public Works and Wel
fare be pleased to state whether it a fact that no attention has so far been paid 
towards the Road from Manwali to Mandi Ellanabad in District Hissar, which 
was to be completed during the second Plan period ; if so, the time by which 
the said road is likely to be completed ?

Chaudhri Rizaq Ram : Part I. No.
Part II. The work was sanctioned in December, 1962. Funds for read 

construction were drastically cut down during the years 1962-63 and 1963-64, 
as a result of emergency. Work is progressing and the road will be completed 
during Fourth Plan subject to availability of funds.
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STATEMENTS BY THE MINISTER FOR EDUCATION AND  
LOCAL GOVERNMENT IN RESPONSE TO CALL ATTENTION

NOTICES (No. 11)
Minister for Education Punjab : Mr. Speaker, a badminton match was 

played on the 4th September, 1964 between the students of the Government 
College and those of the Punjab Engineering College, Chandigarh,and the 
Students of the Punjab Engineering College, Chandigarh won the match. 
The students of the Government College raised some slogans after the match 
was over, which gave rise to some excitement. After sometime a student of the 
Engineering College came to his college and said that the students of the 
Government College had beaten a Professor and some students of the Punjab 
Engineering College. On hearing this, some students of the Punjab Engineering 
College gathered together and went towards the Government College. This 
fact came to the notice of the Professor and the Principal within a few minutes 
and they immediately rushed to that place. They stopped the boys in the 
way and the Principal severely rebuked those boys who had entered the 
premises of the Government College and the boys came back forthwith. 
None of the boys was holding any lathi or a hockey stick and no one recieved 
any injury. No body has beaten any one. The matter has been greatly 
exaggerated.

(No 16)
Shri Sham Lai Gupta, Block Education officer, Abohar came to attend 

a Joint Orientation Course of Block Education Officers and Teacher Educators 
which was held from the 7th to 11th September, 1964, in the State Institute 
of Education, Chandigarh. He did not avail of the residential accommodation 
provided for the seminarians in the local Training College Hostel and stayed 
with his friend Shri Bhagwan Dass Bhalla of Elections Department at House 
No. 29/12JE Street ‘B’ Sector 20-B. He continued to attend the Seminar up to 
the 10th September, 1964 evening and was quite hale and hearty throughout.

Shri Bhagwan Dass Bhalla came to the Principal of the Institute at about 
10.30 a.m. on Friday, the 11th September, 1964, the concluding day of the 
Seminar and informed that Shri Sham Lai Gupta, who was staying 
with him, had died of heart failure at about 8.30 a.m. on that day at his 
residence. He further informed the Principal that Dr. M.M. Taneja of Sector 9 
Market, who attended on Shri Sham Lai Gupta, attributed his death to heart 
failure and had issued a Death Certificate to this effect.
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Shri Bhagwan Dass Bhalla later contacted the relatives of Shri Sham Lai 
Gupta at Bhatinda on telephone on the asking of the Principal. They desired 
that the dead body of Shri Sham Lai Gupta be sent to Bhatinda. He hired 
a truck and took' the dead body to Bhatinda at about 4.00p.m. the same day. 
A few seminarians were instructed by the Principal to accompany the dead 
body for looking after it on the way and safely making it over to the relatives 
of the deceased.

The Principal and the staff of the Institution reached the place of Shri 
Bhalla to pay their homage to the deceased. They remained there the whole 
day until the body was removed in truck for Bhatinda. As a mark of respect 
to the deceased, the remaining sessions of the Seminar including the Valedic
tory Function were abandoned. A condolence meeting of the staff and 
Seminarians of the State Institute was convened where a condolence resolution 
was passed.

REPLIES TO STARRED /UNSTARRED QUESTIONS OF DIFFERENT 
DATES RECEIVED LATE FROM GOVERNMENT

Contributions towards National Defence Fund
*4109. Comrade Babu Singh Master : Will the Chief Minister be 

pleased to state the total amount so far donated by the Gram Panchayats 
Block Samitis, and Zila Parishads, Market Committees, Municipal Committees 
Co-operative Banks and Co-operative Societies and the industrialists and 
mill owners in the State towards the National Defence Fund speparately ?

(Due on 25th September 19'4)
Shri Ram Kishan : Necessary information regarding the donation 

from Market Committees, Co-operative Banks and Co-operative Societies was 
furnished on 24th September, 1963. The remaining information with regard 
to the donation made by others is given below :—

(i) Amount contributed from Panchayat Fund ..

(ii) Amount collected from people by Panchayats

Total

Block Samitis 

Zila Parishads 

Municipal Committees 

Industrialists and Mill-owners

Rs
31.00. 040.52P 
93,94,704. BOP

1,24,94,745.32P

15,79,950.00 P

9.00. 100.00 P 

35,69,810.00 P 

39,33,486.20 P

Officers held guilty in the Das Commission Report 

*6150. Chaudhri Net Ram : Will the Chief Minister be pleased to state—

(a) the action taken by the Government so far against the officers who
have been held guilty in the Das Commission Report ;

(b) whether it is a fact that some of the officers mentioned in part (a) 
above have been given promotions?

(Due on 6th October, 1964)
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Shri Ram Kishan : (a) Reference is invited to my Statement laid on the 
Table of the House on 26th April, 1965...

(b) Out of the thirty -two officers who were charge-sheeted or required 
to explain their position on the basis of Shri Krishnaswamy’s 
Report, only two have been given promotion which they earned 
in the normal course-

Election to Municipal Committee, Ambala

*6630. (CU) Comrade Shamsher Singh Josh : Will the Minister for Edu
cation and Local Government be pleased to state —

(a) the date when the elections to Municipal Committee, Ambala
were held recently and the date when the names of the members 
elected were published in the gazette together with the reasons 
for the delay, if  any, in the publication ;

(b) the date when the election of the President of the said Committee
took place and the date when his name was gazetted, if  it has 
not so far been gazetted, the reasons for the same ;

(c) whether it is a fact that some enquiry was held against the newly 
elected Piesident, if so, on what grounds and on whose 
complaint ;

(d) the result of the 
matter ?

said enquiry and the action so far taken in the

(Due, on 6th October, 1964)
Shri Prabodh Chandra : (a) Election to the Municipal Committee, 

Ambala were held on 31st May, 1964. The names of the elected members 
were notified on 1st July, 1964. There had been a little delay due to the 
fact that the Deputy Commissioner, Ambala routed his reference through 
the Commissioner, Ambala Division.

(b) Election to the office of President, Municipal Committee, Ambala 
was held on 3rd August, 1964 and was gazetted on 23rd September, 1964.

(c) Yes. The enquiry was held on receipt of a complaint from one 
Shri Jit Singh of Ambala. He had alleged that the newly elected President 
had committed various irregularities and his election as President of the Muni
cipal Committee, Ambala may not be approved by Government ;

(d) Government decided to notify the election of the newly elected 
President.

Agreement regarding construction of Bhindawas Najafgarb drain and
certain regulators

1673. Chaudhri Ranbir Singh : Will the Minister for Public Works and 
Welfare be pleased to state —

(a) the details of the agreement arrived at between the Delhi and the
Punjab Drainage authorities regarding the construction of the 
Bhindawas-Najafgarh drain, Fatehpur. regulator and 
another regulator in the E>elhi territory on the said drain ;

(b) the date when the said agreement was signed and the names of
officers with their designations who signed the agreement ?

(Due on 15th September, 1964)
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Chaudhri Rizaq Ram : (a) No agreement was signed between Delhi 
and Punjab. However some decisions were taken in a meeting held on 24th 
December, 1960 under the chairmanship of Secretary, Irrigation and Power, 
Government of India, as under :—

(1) that the alignment of diversion drain No. 8 from Gohana should
pass entirely through the Punjab territory ; and

(2) that a cut with a discharging capacity of 450 cusecs might be made
from the outfall of drain No. 8 t0 the Najafgarh jheel for relieving 
the drainage congestion in Jahazgarh area, but the following 
works should be completed before operating this cut :—

(i) Diversion channel from Gohana via Punjab territory to river
Yamuna ;

(ii) Najafgarh Drainage Scheme, Phase II ;
(iii) Control regulators on the proposed cut; and
(iv) Further enlarging of Najafgarh drain.

3. Phase II of Najafgarh will be completed by June? 1962. The addi
tional waters from the Jahazgarh area would only be permitted to pass into 
the jheel after the attainment of water level to R.L. 688.

It was agreed that the control of regulator at the inlet end 0f the cut 
would remain with the Punjab Engineers while that of the regulator at the 
jheel would rest with the Delhi Administration. It was also agreed that the 
work on the proposed cut including the two regulators at its ends might 
be started by the Punjab Government on the condition that the run off from 
the Jahazgarh areas would be allowed into the jheel only after the Najafgarh 
areas would be allowed into the jheel only after the Najafgarh drainage 
system had been improved to the extent possible.

(b) Question does not arise as no agreement was signed

Ambala-Jagadhri Road
1736. Chaudhri Ram Parkash : Will the Minister for Public Works 

and Welfare be pleased to state—
(a) whether the construction of the Ambala Jagadhri road has been 

completed.
(b) the total number and names of the bridges constructed and yet 

to be constructed on the said load .
(c) the time by which the bridges yet t0 be constructed on the said

road, are likely to be completed.
(d) the amount spent on the bridges which have been completed to" 

gether with the estimated expenditure on the bridges which are 
yet to be constructed ;

(e) whether the construction work on the unconstructed bridges has
been taken in hand ?

(Due on 18th September, 1964) 
Shri Rizaq Ram (a) Yes; except construction of bridges.
(b) Out of.the five bridges to be constructed on Chutang, Markanda, 

Tangriy Omla and Amri Nadies, the bridge on Chutang Nadi is in progress 
and is likely to be comple'ed by the end of December, 1964. The remain
ing four bridges are yet to be taken up.



(c) No target date can be given. The bridges will be taken up as soon 
as funds are available.

(d) None completed as yet. Estimated expenditure on Chutang bridge 
is Rs, 3,04,150. According to preliminary estimates approximate cost of 
providing bridges on four Nadies will be Rs 50 lacs.

(e) No.. _____________
Labour Welfare Advisory Committee, Patiala distric t

1769. Comrade Bhan Singh Bhaura : Will rthe Minister for Public 
works and Welfare be pleased to state the total number of meetings of the 
Labour Welfare Advisory Committee, Patiala district , held in the years 1963 
and 1964 and the decision, if any, taken thereat ?

(Due on 18th September, 1964)
Shri Rizaq Ram : There are two Labour Welfare Centre Advisory 

Committees in the Patiala district , one is functioning at Gobindgarh and the 
other at Patiala. During 1963 no meeting of these committees was held. 
D uring 1964 three meetings were held by the Labour Welfare Centre Advi
sory Committee, Gobindgarh and four meetings, weie held by the Labour 
Welfare Centre Advisory Committee, Patiala.

Decisions taken in those meetings related to
(a) Location of Centre in some more suitable building and electrifi"

cation.
(b) Policy for sales of garments made by trainees.
(c) Measures to get larger number of trainees enroled in the training

centre. ___
Roads constructed during the five-year Plan periods

1786. Chaudhri Ranbir Singh : Will the Minister for Public Work 
and Welfare be pleased to state —

(a) The total mileage of roads constructed alongwith the cost of the 
construction regionwise and districtwise at the end of each 
plan period and during the 1st three years of the III Five-Year 
Plan ;

(b) The total mileage of roads together with the cost of construction 
and description of each such road proposed to be constructed 
during the remaining period of the III Plan ?

(Due on 21st September, 1964)
Shri Raziq Ram : (a) The total mileage of roads constructed during Is* 

Five-Year Plan, II Five Year Plan and three years of III Five-Year Plan (1st 
April, 1961 to 31st March, 1964) districtwise and Regionwise is given in 
annexure I.

The expenditure incurred on roads during II Five-Year Plan and the 
1st three years of the III Five-Year Plan including Flood and Famine Relief 
Schemes districtwise and Regionwise is given in Annexure II. This infor
mation is not readily available in respect of 1st Five Year Plan as duting the 
period Punjab and Pepsu were functioning as separate units and it is not 
possible to give the requisite information.

(b) The mileage proposed to be built during the remaining two years of 
the i (I Five-Year Plan is approximately 750 mile sand the likely expenditure 
is 633 crores approximately. The naihes of roads under consturction during 
these two years is given in the enclosed copy of the annual plan for 1964—66.
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ANNEXUREI

Region wise and districtwise mileage constructed during various Plan periods

A

95

erial
No.

I Plan II Plan 3rd Plan (4/61 to 
3/64)... 13 niiT) tra

Hindi Punjabi Hindi Punjabi Hindi Punjabi

1 Gurgaon 60 232 90
2 Rohtak 9 147 42
3 Hissar 123 332 .. 86
4 Karnal 23 101 # 52 # #
5 Ambala 35 *30 95 7 9 47
6 Ludhiana 5 75 31
7 Ferozepur 79 142 52
8 Jullundur 27 64 35
9 Hoshiarpur 73 99 56

10 Amritsar 75 106 46
11 Gurdaspur 88 33 46
12 Kangra (including 

Lahual & Spiti) 65 45 70
13 Simla 19 # #
14 Patiala . 159 23 t # 27
15 Sangrur 42 62 *’53 174 32 24
16 Bhatinda 61 178 * . 55
17 Kapurthala # # 28 13 • • 9
18 Mohindergarh .. 32 101 33

Total .. 408 687 1,106 914 414 428

ANNEXURE II

Districtwise Expenditure

S erial Name of district
Expenditure

during
Expenditure

incurred
No. II Plan during three

period years of 
the III Plan

1 Gurgaon
2 Rohtak
3 Hissar
4 Karnal
5 Ambala
6 Ludhiana
7 Ferozepur 

" 8 Jullundur
9 Hoshiarpur

10 Amritsar
11 Gurdaspur
12 Kangra
13 Simala
14 Patiala
15 Sangrur
16 Bhatinda
17 Kapurthala
18 Mohindergarh

77.97 19.23
28.50 50.17
122.38 22.26
67.37 21.87
42.80 42.28

36.99 23.565
74.83 13.25
26.51 43.19
65.83 26.51
38.55 48.58
34.15 30.98
69.98 89.99
4.51 13.42

29.42 21.48
78.09 30.35
64.50 19.20
22.66 10.12
39.42 17.95

Total 924-46 544.40
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REGIONWISE EXPENDITURE

l3.CS 13CS
Hindi Region . . 476.46 284.93

Punjabi Region ... 448.00 259.47

Total ... 924.46 544-40

ROAD FROM FAZILKA To  a b o h a r
1805. Shri Satya Dev : Will the Minister for Public Works and Welfare 

be pleased to state—
(a) whether the Government is considering any scheme for constructing 

a new road between Fazilka and Abohar if so, the names of the 
places which are proposed to be connected thereby and the names 
of the villages through which it is likely to pass together 
with the time by which its construction is likely to be started and 
completed respectively ;

(b) whether the construction work on the Fazilka-Shahtirwala road 
has been stopped, if so the reasons therefor ;

(c) the time by which the road referred to in Part (b) above is likely to
be completed and the place upto which it would be constructed 
together with the amount proposed to be spent thereon ? (Due 
on 21st September 1964).

Shri Rizaq Ram : (a) There is no such proposal under the considera
tion of Government.

(b) This road being of tactical importance it is not (c) in public interest 
to give the information asked for.

REPRESENTATION AGAINST EX-SARPANCH OF VILLAGE
KALEKE BLOCK BAGHA PURANA, DISTRICT FEROZE-

PUR

1870. Comrade Gurbakhsh Singh : Will the Minister for Home and 
Development be pleased to state—

(a) whether it is a fact that Government received in 1962-63 a representa
tion from the Panchayat of village Kaleke Block, Bhaga Purana 
District Ferozepore against Shri Gujjar Singh Ex-Sarpanch of the 
village alleging embezzlement of Panchayat Funds by him ;

(b) if the reply to part (a) above be in the affirmative the action if any 
so far taken by the Government thereon ?

(Due on 28th September 1964).
Sardar Darbara Singh : (a) Yes.
(b) A case for mis-appropriation of Panchayat Funds by the Ex-Sarpanch 

was got registered with the Police.

BALSAMUND DISTRIBUTARY IN FATEH-BAD DIVISION 
OF BHAKRA CANAL

1882. Chaudhri Ranbir Singh : Will the Minister for Public Works 
and Welfare be pleased to state—

(a) the authorised supplies and the actual supplies received at the tail 
of the Balsamand distributary in Fatehbad division of the Bhakra 
canals during Kharif 1964 ;

(b) the total acreage of the commanded area and the area actually 
irrigated during Kharif 1964 from the said distributary ;
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(c) the total number of pipe outlets on the said channel and the programme 
if any for converting the pipe outlets into A. P. M. outlets along- 
with any other steps proposed to be taken to improve the supplies 
at the tail ?

(Due on 24th September 1964) .
Chaudhri Rizaq Ram : (a) Authorised supplies . .  12,164 cusec days

Actual supplies delivered . .  7,005 cusec days.

(b) Commanded Area1* . .  87,463 acres.
Area irrigated during Kharif 1964 ..  22,306 acres.

(c) There are 41 pipe outlets which will be replaced by [ permanent type 
o f outlets by September 1965. The supply at tail will improve after the 
outlets are remodelled according to the new chakbandi and adequate water 
is available from Bhakra Storage.

SHAMLAT LANDS
1896. Chaudhri Ranbir Singh : Will the Minister for Revenue be 

pleased to state—
(a) whether he is aware of the resolution passed by the zila Parishad, 

Rohtak, against the wrong entries made by the Patwaris with regard 
to the shamilat lands ;

(b) whether he is also aware of the fact that the existing possession 
of ‘Gitwaras’ and ‘Bitauras’ of individuals has also been shown as 
part of shamilat lands to be transferred to the possession of Pan- 
chayats for administration in contravention of State Government 
instructions ;

(c) if the reply to parts (a) and (b) above is in the affirmative the details 
of the steps Government propose to take to rectify the mistake ? 
(Due on 24th September, 1964).

Sardar Darbara Singh : (a) Yes.
(b) Yes, cases of alleged contravention o f section 2(g) (vi) of the Punjab

Village Common lands (Regulation) Act were reported ;
(c) in view of the specific provisions under section 2 (g) (vi) of the Punjab 

Village Common Lands (Regulation Act), 1961, that shamilat deh does not 
include land which lies outside the abadi deh and is used as gitwar, bara etc, 
the State Government issued circular instructions on 31st October, 1962, to all 
Deputy Commissioners in the State to ensure that all encroachments from 
village common lands were removed and Panchayats put in possession of the 
lands to which they were entitled under the Act.

Deputy Commissioner, Rohtak, has reported that he has already ins“ 
tructed his revenue field staff to follow the aforementioned instructions of
Government. ---------

AUDIT NOTES OF ZILA PARISHADS

1897. ^Chaudhri Ranbir Singh : Will the Minister for Home and Develop
ment be pleased to state—

(a) whether he is aware of the fact that hundreds of Audit Objections/ 
Audit Notes in respect of each of the Zila Parishads are outstanding 
at present ;

(b) whether there is any committee of non-offical members on th e  
p a t te r n  o f  th e  P u b lic  A c c o u n ts  C o m m itte e , to examine the audi* 
Notes/objections relating to the Zila Parishads ;
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(c) if the replies to parts (a) and (b) above be in the affirmative, the 
steps Government proposes to take to avoid irregularities in future 
and to dispose of the accumulated audit notes/objections ?
(Due on 24th September, 1964).

Shri Darbara Singh : (a) 1059 audit objections and 32 audit Notes are 
outstanding against all the Zila Parishads in the State.

(b) Y es, except that the Commissioner of the Division is the Chairman of the 
Committee and Examiner, Local Fund Accounts, Punjab is one of its mem
bers.

(c) the Chairman of the Zila Parishads have been requested to ensure that 
the outstanding audit objections and audit notes are cleared picmpUy. l i e  
departmental Senior Auditors also help the staff of the Zila Parishads in the 
disposal of these objections/audit notes.
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ELECTRIFICATION OF CERTAIN VILLAGES IN  
ROHTAK DISTRICT

r

1898. Chaudhri Ranbir Singh : Will the Minister for Public Works 
and Welfare be pleased to state—

(a) the population of village(s) Kharak Khurd and Kharak Kalan 
(whose abadis are contiguous) of Rohtak district ;

(b) the load requirements of the Government High School, Government 
Maternity Home and a Private dispensary in the said village(s).

(c) the distance of the said villages from the 11 K. V. line and the date
for taking up the work of electrification of the said villages along- 
with the programme of energising the line ?
(Due on 24th September, 1964).

Chaudhri Rizaq Ram : (a) 8,000.
(b) No demand for potential load in Government High School, Government 

maternity home and Private Dispensary in the said villages has so far been 
received.

(c) Distance of the villages from 11 K. V. line is about four miles. Local 
Distribution System has been laid but the 11 K. V. line is incomplete for want 
o f A. C. S. R. conductor and stay wire. Programme of energisation dep
ends upon the availability of material and provision of funds.

BORING OPERATIONS OF TUBEWELLSIN VILLAGE BAWANA 
DISTRICT MOHINDERGARH1I

1988. Shri Banwari Lai : Will the Minister for Public Works and 
Welfare be pleased to state whether any boring for Tubewells was got done by 
the Government in village Bawana, tehsil and district Mohindergarh, if so 
the result thereof ?

(Due on 1st October, 1964).
Chaudhri Rizaq Ram : The discharge available as a result of boring 

operations of tubewells undertaken in village Bawana (Mohindergarh district 
was 4900 gallons per hour against 8000 gallons per hour for acceptance of 
the bore by the State Government for irrigation purposes. -



Action on Das Commission’s Report
99

*6193. Sardar Kulbir Singh : Will the Chief Minister be pleased
to state the action taken or proposed to be taken against officers and others 
who have been adversely commented upon in the Das Commission 
Report ?

Shri Ram Kishan : Reference is invited to my statement made in 
the Vidhan Sabha on the 24th September, 1964, and my statement laid 
on the Table of the House on the 26th April, 1965, about the follow-up 
action on the Das Commission Report.

Funds for Minor Irrigation Scheme

*6276. Chaudhri Ranbir Singh : Will the Minister for Home and 
Development be pleased to state the allocations made and utilized up to 
3lst March, 1964, as loan assistance, for minor irrigation for Stage I, 
II and III Blocks, region-wise and district-wise since the inception of the 
programme ?

Sardar Barbara Singh : A statement indicating the required informa
tion is as under :—

Statement showing the allocation made and utilized up to 31st March, 1964, 
of loan assistance for minor irrigation for stage I ,I I  and III  Blocks,

Regions and district-wise since their inception

Hindi Region

District Stage of Blocks

Amount Amount :
allocated utilized

Hissar

Rohtak

Gurgaon

Stage I Blocks

Stage II Blocks

Stage I Blocks

Stage II Blocks

Post Stage II (or Stage III) 
Blocks

Stage I

Stage II

Post Stage II

Stage I

Stage I I ]

Post Stag© II

Rs Rs

[6,29,230 4,46,485

21,98,375 19,45,205

4,75,200 [4,74,700

12,01,420 11,61,600

21,22,309 7,10,234

41,000 41,000

|38,49,825 [ 38,02,191

[27,96,895 27,96,895

[9,70,215 [9,42,715

15,02,055 ] 13,70,935

17,70,158 7,36,153

Karnal
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A A « „ Hindi Region
District Stage of Blocks — ________________

Amount
allocated

Amount
utilized

Rs. Rs.
Simla .. Stage II 10,32,260 6,17,910
Rangra .. Stage I • • [3,72,750 2,98,750

Stage I I ] [12,44,265 [8,91,839

Rulu •• Stage I [61,000 •3,500

Stage I I ] Nil ' Nil

Lahaul and Spiti .. Stage I [33,300 33,300

Mohindergarh ;] •• Stage I 13,71,000 [3,33,500

Stage II [8,99,840 "8,99,840

Ambala .. Stage I • • 41,000 41,000

Stage II 1 [4,47,620 [4,36,020

Post Stage II 29,63,600 29,63,530

Sangrur J .. Stage I [1,84,870 1,60,000

Stage II [6,48,300 4,88,950

• Punjabi Region
Ambala .. Stage I 1,22,700 1,22,700

Stage I I 1 10,53,065 r 10,52,665

Hosbiarpur .• Stage I • • 5,42,400 [J5,15,400

Stage II * • 17,56,030 15,05,150

Ludhiana .. Stage I 5,88,600 5,08 400

Stage II 18,54,160 16,23,960

Jullundur .. Stage I 4,19,050 4,02,850

Stage II • • 5,24,450 3,24,450

Post Stage II 3,36,160 3,36,160

Amritsar .. Stage I 6,41,000 ■ -5,81,900

Stage II 17,66,735 10,45,460

Gurdaspur .. Stage I • 3,41,100 3,25,400

Stage II . . 5,58,980 ;-5,5&480
Post Stage II 3,60,350 3,60,350

Ferozepur .. Stage I 7,58,615 5,80,150

Stage II • • 18,45,480 17,29,530



101

District Stage of
Blocks

Amount Punjabi Region
a l l o c a t e d ---------------------

Amount Amount 
Allocated Utilized

Patiala .. Stage I 3,66,200 3,51,300

Stage II 19,63,288 17,52,140

Post Stage II 6,09,360 6,09,360

Bhatinda .. Stage I 2,42,500 2,37,200

Stage II 17,85,550 15,90,490

Post Stage II 68,000 64,500

Kapurthala .. Stage I 1,04,400 1,04,400

Stage II 9,72,890 9,64,890

Sangrur .. Stage I 1,44,000 1,44,000

Stage II 18,26,950 17,64,550

Post Stage II 4,25,650 4,01,630

Demand of Work Charged Employees Union, Chandigarh

*6542(C.U.). Shri Sagar Ram Gupta : Will the Chief Minister 
with reference to the reply to Starred Question No. 5709 included in 
the list of Starred Questions for 23rd March, 1964, be pleased to state—

(a) whether the proposals with regard to the bringing of the Work-
charged Stajf on a permanent footing as mentioned against 
Demand No* 1(1) in the said reply have since been for
mulated and approved by the Government, if not, the 
reasons for the same and the date by which those are likely 
to be formulated/approved ;

(b) whether in view of the housing difficulties of the work-charged
employees of the Capital Project as mentioned against 
Demand No. IV(i) in the said reply. Government propose 
to pay any house-rent allowance to the said employees ; 
if so, the details thereof and if not, the reasons therefor ;

(c) whether the matter regarding payment of wages under the
Minimum Wages Act, which as stated against Demand 
No. IV(ii) in the said reply, was under consideration, 
has since been finalised and the wages are being paid under 
the said Act ; if not finalised, the reasons therefor ?

Shri Ram Kishan : (a) No. The proposals to implement the deci
sion are still under consideration of the Government. As it involves a 
policy decision affecting all Branches of the P.W.D. the views of the other 
branches are being obtained to evolve a joint solution, as early as possi
ble.
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(b) No. House rent allowance is admissible only to those Govern
ment employees who are eligible for Government accommodation.

(c) Yes.

Das Commission Report

*6162(C.U.). Sardar Kulbir Singh : Will the Minister for Revenue 
be pleased to state—

(a) the details of the action taken or proposed to be taken on the
finding appearing at page 211—312 of the Das Commission 
Report to the effect that the purchases of Ramgarh Dhani • 
and Madhar Kalan lands were in violation of the spirit 
and purport of the Punjab Security of Land Tenures Act, 
1953 and the Pepsu Tenancy and Agricultural Lands Act 
of 1955 ;

(b) the amount paid by the Government in lieu of the lands men
tioned in part (a) above ;

(c) whether the Government has decided to return the said land
to their previous owners and treat them as surplus area 
according to the law, if so, the steps taken or prop osed to 

be taken to recover the amount mentioned in part (b) 
above ;

(d) whether the Government is taking any legal steps against the
persons responsible for the violation of the laws mentioned 
in part (a) above ?

Chaudhri Rizaq Ram : (a) Position in respect of surplus area cases 
of Ramgarh Dhani and Madhar Kalan villages as ascertained from the 
Special Collector, Punjab, who is jat present dealing with these 
cases, is as under

Ramgarh Dhani Village surplus area case

In the case of Shrimati Pavittar Kaur and Pritam Kaur, draft state
ments under section 32-D(2) of the Pepsu Tenancy and Agricultural Lands 
Act, 1955, have since been issued. Shrimati Pavittar Kaur has been 
served on the 17th November, 1964. She is required to file objections 
within 30 days of the service. Thereupon after affording the objector 
an opportunity of being heard necessary orders regarding declaration 
of surplus area will be passed. Service has not been effected on Shrimati 
Pritam Kaur so far. It is being secured through the Tehsiidar concerned. 
Further necessary action in her case would be taken after the service of 
the draft statement is effected.

Madha Kalan Village surplus area case
The surplus area case of Shri Harcharan Singh Brar has not so far 

been decided. The land owner did not file any declarations with the Sepcial 
Collector as was required under the rules. The Special Collector as taken 
up his case now. This land owner holds land in the following villages :—

Village Panchhi Gojran, tehsil Sonepat, district Rohtak.
Villages Sarai Naga and Madhar Kalan, tehsil Muktsar, district 

Ferozepore.
Verification reports in forms D and DD have been received in respect of 
land situated in Ferozepore District while no report has been received in
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respect of land in village Panchhi Gojran, district Rohtak. The Special 
Collector is taking immediate steps to collect the requisite data ;

(b) The information is as under :—

Amount paid to landlord

Name of property

Government
subsidy

Amount paid 
by beneficia
ries by 
raising loan 
from the 
Land Mort
gage Bank

Total

1. Ramgarh Dhani 1,18,000 1,47,500 2,65,500

2. Madhar Kalan 26,000 32,500 58,500

(c) The matter is under Government consideration.

(d) Three officers were charge-sheeted in connection with the tran
sactions relating to the Ramgarh Dhani land and/or the Madhar Kalan 
Land. Their explanations were considered and the charges against them 
dropped. As regards the former Ministers, the relevant extracts from 
Shri Krishnaswamy’s Report have been sent to the Prime Minister 
and the Home Minister of India. Government have since also consti
tuted a Special Committee to examine the validity and p rop erty  of certain 
transactions, which were adversely commented upon by the Das Com
mission, or which came to light in the course of the subsequent inquiries 
made by Shri Krishnaswamy in connection with the findings and observa
tions of the said Commission. The notification in this behalf was issued 
on the 8th January, 1965. The transactions relating to the Ramgarh 
Dhani land and the Madhar Kalan land will also be examined by this 
Committee.

Complaints against the President, Municipal Committee, Rohtak

*6331(C.U.). Shri Mangal Sien: Will the Minister for Education 
and Local Government be pleased to state whether Government received 
any complaints against the President, Municipal Committee, Rohthk 
regarding misuse of power by him during the years 1962-63 and 1964 ; 
if so, the details of the cases wherein the said President is alleged to have 
misused his powers and the action taken or being taken by the Govern
ment thereon ? 7

Shri Prabodh Chandra : A statement is laid on the Table of the 
House.
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List showing details of allegations against Shri Krishan Dass, President, 
Municipal Committee, Rohtak, from 1st January, 1962 to 31st

Augtist, 1964

Year
which Latest position on

Serial Allegation in com- Action taken by 1st
No. brief Plaint Government

was
recei
ved

1 2  3 4 5

1 Raised unauthorised 
construction on some 
plot while at the time 
of Administrator he 
disallowed to do so

2 Made construction
against the approval 
of the Town Planner

3 By constructing a pucca
wall in Ravidass Nagar, 
blocked the passage 
and encroached upon 
the Municipal land 
and then sold it out

4 Irregularly convened
meeting of the Commit
tee to escape discus
sion on certain items

5 Encroached upon Muni
cipal land while cons
tructing his shop near 
Tonga Shed at Bhiwani 
Stand

er was required for 
enquiry and report 
on 21st September, 
1964

1962 Ditto

1962 Ditto

[Commission- 
rePort was in- 

complete and the 
matter was referred 
to him for further 
clarification. His final 
enquiry report is 
awaited

Ditto

Ditto

1963 Report of the Deputy Report of the Deputy 
Commissioner was Commissioner is 
called for on 4th awaited
October, 1963

1963 Report of the Deputy Report o f | the Deputy 
Commissioner was Commissioner Rohtak 
called for on 23rd has been received and 
September, 1963 is being examined

1962 Deputy Commission- Deputy
er’s

6

7

Did not convene a meet- 1963 
ing of the Committee 
in October, 1963

Is not having the road 1964 
linking Jhajjar road 
to DLF and Circular 
road demarcated as 
his garden comes with
in the way

Report of the Deputy He was advised to 
Commissioner was ensure that such 
called for on 27th lapses do not recur,
November, 1963 failing which Govem-

ment will take a 
serious view

Executive Officer, The report of theExecudve 
Municipal Com- Officer, Municipal
mittee, Rohtak was Committee, Rohtak
asked for a report 
on 21st March, 
1964

has been received 
and the comments 
of Deputy Commis
sioner, Rohtak there* 
on are awaited

8 Was responsible for 1964 Ditto nittr,
delaying the appoint- ltt0 Ditto
ment of an Executive 
Officer in the Munici
pal Committee
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Serial
No.

Year
in

■ which
Allegation in com- Action taken by

Plaint Government 
was 
recei
ved

Latest position on 
1 st September. 

1964

1 2  3 4 5

9 By spending from his 
own pocket he got 
obtained stay orders 
regarding setting up 
of an Improvement 
Trust in Rohtak

10 ’Is encouraging unautho
rised encroachments, 
which are numerous

1964 Executive Officer, 
Municipal Com
mittee, Rohtak was 
asked for a report 
on 21st March, 
1964

1964 Ditto

The report of the 
Executive Officer, 
Municipal Commit
tee, Rohtak was re
ceived and the com
ments of Deputy 
Commissioner, Rohtak 
thereon are awaited

Ditto

11 For Jagdish Colony, he 1964 
has obtained street 
light while certain other 
areas are without light

Report of the Deputy It has recently been 
Commissioner has sent to Deputy Corn- 
been called for on missioner, Rohtak 
3rd September,
1964

Vehicles in the Depots of the Punjab Roadways

6354(C.U.). Shri Mangal Sein: Will the Chief Minister be pleased 
to state—

(a) the total number and make of vehicles at present with each of
the Depots of the Punjab Roadways ;

(b) the year in which and the name of the dealer or representa
tive from or through whom the said vehicles were purchas
ed ;

(c) the total number, make and the date of purchase of the un
serviceable vehicles lying at the different depots, separa
tely ?

Shri Ram Kishan : (a), (b) and (c) A statement containing the re
quisite information is enclosed.
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Make of vehicle T
(a) Nam© of Punjab Roadways Depot ---- —=----------------------- -----  Total

Dodge/ Mercedese 
Fargo Benz/ Leyland

Ambala 146 12 158

Amritsar . . 227 1 228

Jullundur 197 197

Pathankot .. 92 38 137

Gurgaon 201 171 218

Chandigarh .. 16 121 137

Grand Total 462 239 374 1,075

(b) Name of Punjab Roadways Year ° f  Source of purchase 
Depot purchase

Nos. of 
Vehicles 
purchase^

Punjab Roadways, Ambala .. 1959
r- . * - ?

- 1960

1961

1962

1963

1964

P unjab Roadways, Amritsar .. 1955

1958

7 1959

1960

•- 1961

1962

1963

Premier Automobile Kurla-Agra 
Road, Bombay

2

Ditto 36

Ditto 42

Ditto 39

Ditto * 27

M/s Tata Locomotive and En
gineering Co. Ltd., Jamshedpur

12

Total 158

M/s Hitkari Motors, Jullundur 
City

1

M/s. Tata Engineering and 
Locomotive Co., Ltd., Jamshed
pur

25

Ditto 24

Ditto 46

Ditto 64

Ditto 12

Ditto 56

Total 228*
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(b) Name of Punjab Roadways 
Depot

Year of Source of purchase- Nos. of 
purchase vehicles

purchased

Punjab Roadways, Jullundur .. 1956 Ashok Leyland Ltd., Madras 21

1957 Ditto 18

1958 Ditto 16

1959 Ditto 29

1960 Ditto 58

1961 Ditto 56

1962 Ditto 78

1963 Premier Automobiles, Bombay 
(15 through Highway Motors , 
Jullundur and 15 throuhg 

National Motors Jullundur)

30

1963 Ashok Leyland, Madras 31

1964 Ditto 9

Total 346

Less (i) transferred to other unit of Punjab Roadways 137
(ii) Condemned 5
(iii) Under Fabrication 7

Net balance 197
Punjab Roadways, Gurgaon .. 1960 M/s Premier Automobiles, Kurla 

Road, Bombay 70

1961 Ditto 72
1962 Ditto 41
1963 Ditto 51
1964 Ditto 25

1965 M/s. Ashok Leyland , Madras 17
Total 286

Less transferred to other unit of Punjab Roadways or condemned 68

Net balance 218
Punjab Roadways, Pafthankot 1959 Premier Automobile Ltd., 

Bombay through New India 
Motors, Chandigarh

12

1959 Ashok Leyland Ltd., Madras 
through Globe Motors, Jullun
dur

■ 3
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(b) Name of Punjab Roadways Year of Source of purchase Nos. of
Depot purchase vehicles

Purchased

1960 Ashok Leyland Ltd., Madras 
through Globe Motors Jullun
dur

6

1961 Ditto 14

1961 Premier Automobiles Ltd., 
Bombay through New India 
Motors, Chandigarh

1

1962 Ditto 2

1962 Ashok Leyland Ltd., Madras 
through Globe Motor, Jullun
dur

85

1963 Premier Automobiles Ltd.,’Bom
bay through New India Motors 
Delhi

85

1964 Ashok Leyland, Madras 13

Total 137

Punjab Roadways, Chandigarh 1959 Premier Automobiles Ltd., Bem- 
bay

13

1959 Ashok Leyland, Madras 2

1960 Premier Automobiles Ltd , Bom
bay

2

1961 Ashok Leyland , Madras 51

1962 Ditto 4

1962 Premier Automobiles Ltd., Bom
bay

1

1963 Ashok Leyland, Madras 27

1964 Ditto 37

Total .. _ ~ l i T "

(c) Name of Depot Nos. Make Date of
purchase

punjab Roadways, Ambala 
punjab Roadways, Amritsar 
punjab Roadways, Jullundur 
punjab Roadways, Pathankot 
punjab Roadways, Gurgaon 
punjab Roadways, Chandigarh

.. 1 Dodge 1-1-57

.. Nil

. . N i l

.. Nil
.. Nil
. . N i l

r

Y

1

f
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Establishment Board

*6523. (C.U.) Comrade Ram Chandra : Will the Chief Ministrer be 
pleased to state—

(a) the details of the functions assigned to the High Power Estab
lishment Board ;

(b) the progress so far made by the said Board in connection with
discharge of functions assigned to it ;

(c) whether the said Board has submitted any report to Govern
ment; if so, the action, if any taken thereon ;

(d) the detailed statement of appeals received by the said Board
be laid on the Table of the House.

4

Shri Ram Kishan : (a) The details of the functions assigned to the 
State Establishment Board are given in the Punjab Government Order 
dated 11th August, 1964, a copy of which is placed on the Table of the 
House.

(b) (i) Representations. The Board has scrutinised all the 1770 
representations received up to 15th September, 1964, which was the last date 
for receiving representations. 648 representations have so far been admitted 
for consideration. In 504 cases the Administrative Department files have 
bsen sent for. The remaining are either inadmissible or their admissiblity 
is under consideration.

(ii) The Board has submitted its advice regarding some anomalies, 
as explained in reply to part (c).

(iii) The other matters entrusted to the Board are under consideration 
of the Board.

(c) The Establishment Board has submitted its recommendations in 
72 cases so far. It is not in the public interest to indicate 
the details of the recommendations and the action taken thereon.

(d) As the representations are under examination, it will not 
be in public interest or in the interest of the officers concerned to disclose 
their contents at this stage. Appropriate action will be taken on these 
representations in due course.

Order

1. The Governor of the Punjab is pleased to constitute a Board to be designated 
the State Establishment Board with the following members:—

1. Shri A.L. Fletcher, I.C.S., Financial Commissioner, Revenue, Punjab.

2. Shri B.S. Grewal, I.C.S., Financial Commissioner, Taxation, Punjab.

3. Shri G.S. Kahlon, I.C.S., Chief Secretly to Government, Punjab.

4. Shri Saroop Krishen, T.C.S., Financial Commissioner, Planning, Punjab.

5. Shri Gurdial Singh, I.P.., Inspector-General of Police, Punjab.
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Shri A.L. Fletcher will be the Chairman, of the Board. In his absence the next 
senior member will preside.

The quorum for the meeetings of the Board will be three members.

2. The functions of the Board will be as under:—

(1) To advise Government on representations in cases of undeserved supersession,
demotion, reversion, or victimisation, and in cases in which special posts 
and grades were created or special powers and allowances were sanctioned 
for individual officers without justification, during the last five years.

(2) To examine on representation, or on its own initiative, the annual confidental
reports recorded in the last five years in respect of officers holding key posts 
(excluding the members of the Board) in cases in which these reports give 
a biased assessment of the worth and capacity of these officers, and to for
ward to Government its considered opinion about them for suitable notes 
being recorded on their personal files.

(3) To advise Government on all cases of cadre posts manned by non-cadre
officers.

(4) To draw up a list of key posts and prescribe for each post the normal tenure as
well as to advise Government on the suitability of officers for such key 
posts.

(5) To advise Government in cases of premature transfer of officers holding key
posts.

(6) To advise Government on proposed supersessions of officers entitled to key
posts.

(7) To study the systems of annual reporting on officers prevailing in other
states and make suitable recommendations to ensure that the worth and the 
capacity of officers are assessed in an objective manner.

(8) To advise Government on the grouping of Departments with Secretaries, in
order to increase efficiency.

(9) To scrutinise the existing staff, up to Assistant Secretaries, in various Depart
ments of the Secretariat, with a view to effecting eccncmies.

(10) To advise Government on the removal of any existing anomalies, or defects
in the Administration. ‘

V

Chandigarh: 1
The 11th August, 1964- J

s.

(Sd) G. S. KAHLON /
Chief Secretary to Government, Punjab.

Payments to Advocates appearing before Das Commission

*6664. (C.U.) Shri Balramji Dass Tandon : Will the Chief Minister 
be pleased to state—

(a) the total amount of fees etc. paid to each of the Advocates by 
the Government who appeared before the Das Commission 
on behalf of S. Partap Singh Kairon and the basis on which 
such payments were determined ;

(b) whether the amounts referred to in part (a) above were paid 
in instalments or in lump sum to each of the said Advocates;

r
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(c) the dates when each of the said amount /instalments was paid ?

Shri Ram Kishan : (a) F ir s t  P a r t . A sum of Rs 1,26,116.63 P. as 
detailed below has been paid by the Punjab Government to the following 
counsels as their fees :—

Rs Pr
(1) Shri Jai Gopal Sethi .. 1,07,199.97

(2) Shri R.L. Kohli 14,116.66

(3) Shri C.L. Sareen 4,800.00

Total .. 1,26,116.63

S e c o n d  P a r t .—The payments were determined on the basis of the fact 
that Shri Jai Gopal Sethi does not charge less than Rs 1,650 per day of 
appearance in any court or before any Tribunal or Commission and that 
his junior, Shri Kohli, had in the past been paid at Rs 300 per day. 
Shri Kohli and Shri Sareen were paid at the monthly rates of Rs 2,750 and 
Rs 1,200 respectively which was economical than payment on daily basis.

(b) and (c) (1) Shri Jai Gopal Sethi . .  Rs 71,066.65 1st instalment
on 1st May, 1964.

Rs 36,133.32 2nd instalment 
on 27th May, 1964.

(2) Shri R.L. Kohli • • Rs 14,116.66 Lump sum on 
20th May, 1964.

(3) Shri C.L. Sareen Rs 4,800.00 Lump sum on 
1st, May, 1964.

Arrears of Pay of Primary School Teacher in Bhiwani Block,
* District Hissar

*6709. (C.U.) Chaudhri Net Ram : Will the Minister of Education 
and Local Government be pleased to state—

(a) whether it is a fact that a teacher of Baporhah Primary School
(Bhiwani Block) district Hissar, who has been transferred 
from Raniya Block has not received his pay for the months 
of June, July and August, 1964, as his last pay certificate 
has not been received at Bhiwani Block ;

(b) the reasons for the delay in sending the last pay certificate ;
and

(c) whether the Director, Public Instruction, Punjab, has received
any applications from the Teacher referred to in part (a) 
above ; if so, the action, if any, taken thereon ?

Shri Prabodh Chandra (a) Yes.
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(b) The Teacher did not hand over the charge of his work and remained 
absent from duty with the result that his last pay certifcate was issued late.

(c) No.

Arrears of House Tax levied by Panchayats.

*1831. Chaudhri Ranbir Singh : Will the Minister for Home and 
Development be pleased to state—

(a) the arrears of the House Tax levied by the Panchayats, district-
wise, at present ;

(b) whether he is aware of the fact that rules have not yet been
framed under the Panchayats Act for realisation of House 
Tax by the Panchayats ;

(c) whether it is a fact that the Bhalaut Panchayat of Panchayat
Samiti, Rohtak, lost their case in the High Court due to non
framing of rules mentioned in para (b) above ;

(d) if the reply to parts (b) and (c) above be in the affirmative, the
steps Government propose to take for the recovery of arrears 
of House Tax levied by the Panchayats ?

Sardar Darbara Singh : (a) A statement showing, district-wise, 
arrears of house tax levied by Panchayats is enclosed.

(b) Realisation of House Tax by the Panchayats is governed by 
the provisions of rule 27 of the Punjab Village Panchayat Rules, 1940, which 
are still in force. No rules under the Punjab Gram Panchayat Act, 1952, 
have also been prepared and will be enforced shortly ;

(c) Besides the non-framing of rules, the Panchayat Bhalaut, lost, 
its case in the High Court due to the following reasons—

(i) the panchayat had no regular register of house tax and no 
balance was properly worked out by the Panchayat ;

(ii) no time limit was given to theassessees to file their objections 
in this respect.

(d) Arrears of the taxes imposed by Panchayat (including House 
tax) are recoverable as arrears of Land Revenue as provided vide section 85 
of the Punjab Gram Panchayat Act, 1952. Instructions have been issued to 
the Deputy Commissioners and Chairmen, Panchayat Samitis, in the State 
that Panchayats should be helped in the realisation of the arrears of the taxes 
imposed by them and it should be ensured that all old arrears are liquidated 
by an early date. Powers of Assistant Collector 1st grade have also been 
conferred upon the Block Development and Panchayat Officers for the 
purpose.
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(a) The arears of House tax levied by Panchayats district-wise at present are given 
asunder:—-

1. Kangra

2. Amritsar

3. Ludhiana

4. Rohtak

5. Simla

6. Mohindergarh

7. Hoshiarpur

8. Jullundur

9. Patiala

10. Sangrur

11. Kapurthala

12. Gurgaon

13. Bhatinda

14. Hissar

15. Kulu

16. Ferozepur

17. Ambala

18. Lahaul and Spiti 

19 Gurdaspur

20. Karnal

Rs.

.. 2,37,232.32 

.. 10,29,386.31

.. 6,04,257.15

6,80,000.00 

1,745.00 

.. 3,59,717.00

.. 8,92,749.41

.. 8,72,139.00

5.71.685.50 

9,90,774.87

.. 3,03,752.74

.. 9,71,638.25

.. 15,02,741.49

27,981.65 

.. 12,79,099.45

9.92.300.50 

8,798.25

.. 8,55,220.41

.. 20,35,854.00

Privileges given to Officers in the Finance Department

1918. Thakur Mehar Singh : Will the Minister for Finance 
b* pleased to state—

(a) the names and designations cf officers in the Finance 
Department who are—

(i) against Ex-cadre post ;

(ii) getting special pay ;

(iii) getting personal pays ;

(b) the normal pay c f the posts held by the officers referred 
to in part (a) above together with the pay being drawn 
by them at present in each case ?
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Sardar Kapoor Singh : (a)(i) 1. Shri G.R. Vij, IAS, Joint Secretary, Finance.

2. Shri P.P. Bagla, IAS, Deputy Secretary, Finance.

3. Shri Sukhbir Singh, Financial Adviser and Deputy Secretary, Finance.

4. Shri Om Gopal Adya, Deputy Secretary, Finance.

5. Shri Ganga Dhar Malik, Deputy Secretary Finance.

6. Shri. J.R. Dhingra, Deputy Secretary, Finance.

7. Shri H.K. Jain, Deputy Secretary, Finance.

8. Shri Baldev Raj, Assistant Secretary, Finance (B).

(ii) 1. Shri K.S. Narang, I.A.S., Secretary to Government, Punjab, Finance 
Department.

2. Shri G.R. Vij, I.A.S., Joint Secretary, Finance.

3. Shri Banwari Lai Kukar, I.A.S., Joint Secretary, Finance.

4. Shri S.P. Bagla, I.A.S., Deputy Secretary, Finance. j

5. Shri Joginder Singh, I.A.S., Deputy Secretary, Finance.

6. Shri A.C. Tuli, Deputy Secretary, Finance.

7. Shri Sukhbir Singh, Financial Adviser and Deputy Secretary, Finance.

8. Shri Om Gopal Adya, Deputy Secretary, Finance.

9. Shri Ganga Dhar Malik, Deputy Secretary, Finance.

10. Shri J.R. Dhingra, Deputy Secretary, Finance.

11. Shri H.K. Jain, Deputy Secretary Finance.

12. Shri R.S.Kang, P.C.S., Under-Secretary, Finance.

13. Shri S.V. Kesar, P.C.S. Under-Secretary, Finance.

14. Shri A.P. Puri, Principal, Accounts Training Institute. ^

15. Shri R.S. Sharma, Accounts Officer, Accounts Training Institute. j

16. Shri P.L. Sondhi, Assistant Accounts Officer, Accounts Training Institute.

17. Shri B.M. Chopra, Assistant Accounts Officer, Accounts Training Institute.

18. Shri Avinash Chander, Assistant Accounts Officer, Accounts Training Insti
tute.

(iii) None.

(b)—

Serial Name Pay scale Pay Rs. Special
No. Pay

R.S Rg
1 Shri K.S. Narang, IAS Senior scale of IAS plus Rs 200 2,000 15C

per month as special pay subject 
to maximum of Rs 2,150 per mensem 
when the incumbent is in the 
selection grade

*, s



1 z 3 4 5

2 Shri G.R.Vij , IAS. .. Senior scale of IAS plus Rs 150 
per mensem as special pay

Rs
1,650

Rs
150

3 Shri Banwari Lai Kukar, Senior scale of IAS, plus Rs 150 
IAS. per mensem as special pay

1,650 150

4 Shri S.P. Bagla, IAS .. Senior scale of IAS plus Rs 100 
per month as special pay

900 100

5 Shri Joginder Singh, IAS Ditto 950 100
6 Shri A.C. Tuli Ditto 1,360 100
7 Shri Sukhbir Singh .. Ditto 1,360 100
8 Shri Om Gopal Adya Ditto 1,420 100
9 Shri Ganga Dhar Malik Ditto 1,060 100

10 Shri J.R. Dhingra Ditto 1,000 100
11 Shri H.K.Jain Ditto 1,120 100
12 Shri R.S. Kang, P.C.S. PCS (Executive Branch) scale of 

pay plus Rs 100 per mensem as 
special pay.

800 100

13 Shri S.V. Kesar, P.C.S. Ditto 720 100
14 Shri Baldev Raj 800—40—1,000 840
15 Shri A.P.Puri 400—400—450—510/700—40— 

1,100—50/2—1,150—50/2— 
1,250

940 75

16 Shri R.S. Sharma 500—30—800 740 100
17 Shri P.L. Sondhi 250—25—500/30—650 475 50
18 Shri B.M. Chopra 250—25—500/30—650 325 50
19 ShriAvinash Chander 250—25—500/30—650 300 50

Privileges given to Officers in the Consolidation of Holdings
Department

1922. Thakur Mehar Singh : Will the Minister for Revenue 
be pleased to state—

(a) the names and designations of officers in the Consolidation 
of Holdings who are —

(i) against Ex-cadre post ;
(ii) getting special pays ;
(iii) getting personal pays ;

A (b) the normal pay of the posts held by the officers referred to in
i y  part (a) above together with the pay being drawn by them

at present in each case ?
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Sardar Harinder Singh, Major : (a) (i) Nil.
(ii) A statement showing the names and designations of officers in 

Consolidation of Holdings Department drawing special pays is attached.
(iii) Nil.
(b) A statement showing the normal pay of the posts held by the 

officers in (a) above together with the pay drawn by them at present is 
attached.

Statement showing the information required vide Assembly Question No. 19/2.

Serial Name of Officer Designation Normal Pay of the post’s Special Pay drawn 
No. as well as the scale of Pay drawn by the

the post by the officer at
officer present 

including 
special
pay

1 2 3 4 5 6

Sarvshri Rs Rs Rs

1 Autar Singh Brar Director, CH.~ 900—50—1,000—60— 
1,600—50—1,800

150 1,750

2 Ajit Singh Additional, 
Director, CH

900—50—100—60
1,600—50—1,800

100 1,460

3 Karta Rrishan Ditto 900—50—1,000—60—
1,600—50—1,800

100 1,440

4 Pritam Singh Chau- 
dhri

Ditto 900—50—1,000—60,— 
1,600—50—1,800

100 1,050

5 Pritam Singh Ditto 900—50—1,000—60— 
1,600—50—1,800

100 1,280

6 Lai Singh Ditto 900—50—1,000—60—
1,600—50—1,800

100 1,340

7 Jaspal Singh Ditto 900—50—1,000—60— 
1,600—50—1,800

100 1,580

8 Ram Kumar Ditto 900—50—1,000—60—
1,600—50—1,800

100 1,000

9 Sharanagat Singh .. Assistant 
Director, CH.

300—30—510/30—
600—40—720/40—
800—50—850

100 1,150

10 Ram Narain Singh Ditto 300—30—510/30—
600—40—720/40—
800—50—850

100 700

11 Harcharan Singh .. Ditto 300—30—510/30—
600—40—720/40—
800—50—850

100 640

12 S.L. Malhotra S.O.,CH
(Appeal)

300—30—510/30—
600—40—720/40—
800—50—850

100 550

13 Gulbhar Singh Ditto 300—30—510/30—
600—40—720/40—
800—50—850

100 550
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1 2 3 4 5 6

Sarvshri
14 Inder Singh Rekhi S.O.,CH.

Rs
300—30—510/30—
600—40—720,40—
800—50—850

Rs
100

Rs
580

15 Gurjit Singh O.S.D. 300—30—510/30—
600—40—720/40—
800—50—850

100 520

16 Gurdial Singh S.O., CH 300—30—510/30—
600—40—720,40—
800—50—850

100 550

17 Gurdip Singh Ditto 300—30—510/30—
600—40—720/40—
800—50—850

100 520

18 Joginder Singh Ditto 300—30—510/30—
600—40—720/40—
800—50—850

100 490

19 Amrao Singh Ditto 300—30—510/30—
600—40—720/40—
800—50—850

100 610

20 Hardial Singh Ditto 300—30—510,30—
600—40—720/40—
800—50—850

100 550

21 B.D. Dhawan Ditto 300—30—510/30— 
600—40—720/40— 
800—50—850

100 550

22 Naumhal Singh .. Ditto 300—30—510/30—
600—40—720/40—
800—50—850

100 610

23 Gurbux Singh Ditto 300—30—510/30—
600—40—720,40—
800—50—850

100 490

24 K.K. Sharma Ditto 300—30—510/30— 
600—40,—720/40— 
800—50—850

100 460

25 Bishan Singh Ditto 300—30—510/30—
600—40—720/40—
800—50—850

100 610

26 Rarnail Singh P.A. to DCH. 270—15—300—25—
400/25—550

25 450

27 Swaran Singh (on 
leave)

C.O. (P) 270—15—300—25—
400/25—550

25 400

28 Sardari Lai Ditto 600 600

29 Chandan Singh .. C.O. 270—15—300—25—
400/25—550

25 425

30 Vijay Singh Do 270—15—300—25—
400/25—550

25 425
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1 2 4 5 6

31 Parbhati Lai c .o .

32 Ram Rattan Do

33 Gurcharan Singh Do

34 Ram Rakha Do

35 Ram Singh Do

36 Bhagwan Singh .. Do

37 Gurnam Singh Do

38 ^Mohinder Singh Do

39 Ram Singh Do

Rs
270—15—300—25—
400/25—550

270—15—300—25—
400/25—550

270—15—300—25—
400/25—550

270—15—300—25—
400/25—550

270—15—300—25—
400/25—550

270—15—300—25—
400/25—550

270—15—300—25—
400/25—550

270-15—300—25-
400/25—550

270—15—300—25—
400/25—550

Rs
25

25

25

25

25

25

25

25

25

Rs
400

400

425

375

400

475

400

375

375

40 Nagina Singh Do 270—15—300—25—
400/25—550

41 Gurcharan Singh .. Do 270—15—300—25—
400/25—550

42 Shiv Dev Singh .. Do 270—15—300—25—
400/25—550

43 Tejwant Singh Do 270—15—300—25—
400/25—550

44 Krishan Singh Do 270—15—300—25—
400/25—550

45 Hans Raj Malik Do 270—15—300—25—
400/25—550

46 Kahan Chand Do 270:—15—300—25— 
400/25—550

47 Darbara Singh Do 270—15—300—25—400/ 
25—550

48 Balbir Singh Do 270—15—300—25—400/ 
25—550

49 Munshi Ram Do 270—15—300—25—400/
25—550

50 Phera Singh Do 270—15—300—25—400/ 
25—550

51 Ram Lai Jain Do 270—15—300—25—400/ 
25—550

25 450

25 450

25 400

25 425

25 425

25 500

25 475

25 425

25 425

25 400

25 425

25 45C
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Sarvshri Rs Rs Rs
52 Gurnam Singh CO . 270—15—300—25—400/ 

25—550
25 425

53 Autar Singh Do 270—15—300—25—400/ 
25—550

25 475

54 Ram Datt
r<

Do 270—15—300—25—400/ 
25—550

25 425

55 Bhag Ram Do 270—15—300—25—400/ 
25—550

25 425

56 Iqbal Chand Do 270—15—300—25—400/ 
25—550

25 425

57 Jagir Singh

58 Mela Singh

Do

Do

270—15—300—25—400/ 
25—550

270—15—300—25—400/ 
25—550

25

25

425

425

59 Sadhu Ram Do 270—15—300—25—400/
25—550

25 450

60 Narinjan Singh Do 270—15—300—25—400/ 
25,-550

25 400

61 Gurdev Singh Do 270—15—300—25—400/ 
25—550

25 400

62 Labh Singh Do 270—15—300r-25—400/ 
25—550

25 400

6 3 Sukhdev Singh Do 270—15—300—25—400/ 
25—550

25 400

64 Thakar Singh Do 270—15—300—25—400/ 
25—550

. 25 400

65 Hamir Singh Do 270—15—300—25—400/ 
25—550

25 375

66 Hardip Singh Do 270—15—300—25—400/ 
25—550

25 475

67 Amolak Ram Do 270—15—300—25—400/ 
25—550

25 475

68 Piara Lai Do 270—15—300—25—400/ 
25—550

25 425

69 Gurbux Singh Do 270—15—300—25—400/ 
25—550

25 425

70 Sohan Singh Do 270—15—300—25—400/ 
25—550

25 400

71 Mai Singh Do 270—15—300—25—400/ 
25—550

25 425

72 Bebari Lai Do 270—15—300—25—400/ 25 295
25—550
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Serial _N am e°f Officer Designation Normal pay of the post(s) Specia] pay Pay 
No. as well as the scale of the drawn by drawn by

post the Officer Officer at
Present
including •' 
special 

pay

1 2 3 4 5 6

Sarvshri Rs Rs Rs
1 Hans Raj Chawla P.ACO. 150—10—200/10—300 15 225

2 Jai Kishan (on leave) Ditto 150—10—200/10—300 15 225

3 Ram Rattan A.C.O. 150—10—200/10—300 15 225

Z4 Bhagat Ram Do 150—10—200/10—300 15 215

5 Sadhu Singh Do 150—10—200/10—300 15 205

6 Amar Chand Do 150—10—200/10—300 15 215

7 Balbir Singh Do 150—10—200/10—300 15 215

8 Hukam Ram Do 150—10—200/10—300 15 215

9 Bhullan Singh Do 150—10—200/10—300 15 205

10 Avtar Singh Do 150-10—200/10-300 15 195

11 Sohan Singh Do 150—10—200/10—300 15 215

12 Kirpal Singh Do 150—10—200/10—300 15 215

13 Raj Mai Do 150—10—200/10—300 15 195

14 Gurbachan Singh Do 150—10—200/10—300 15 215

15 Kirpal Dass Do 150—10—200/10—300 15 215

16 Pritam Singh Do 150—10—200/10—300 15 215

17 Pargat Singh Do 150—10—200/10—300 15 205

18 Shivsant Singh P.ACO. 150—10—200/10—300 15 225

19 Niranjan Singh ACO 150—10—200/10—300 15 215

20 Harbans Singh Do 150—10—200/10—300 15 215

21 Nihal Singh Do 150—10—200/10—300 15 215

22 Narinder Singh Do 150—10—200/10—300 15 205

23 Milkhi Ram Do 150—10—200/10—300 15 205

24 Kesra Singh Do 150—10—200/10—300 15 215

25 Gurmukh Singh Do 150—10—200/10—300 15 215

26 Gurbachan Singh Do 150—10—200/10—300 15 185

27 Gurbax Singh Do 150—10—200/10—300 15 205
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Sarvshri— Rs. Rs. Rs.
28 Ram Rachhpa] Singh ACO L50—10—200/10-300 15 205
29 Ujagar Singh Do 150—10—200/10—300 15 225

30 Bakhshish Singh Do 150—10—200/10—300 15 215

31 Jiwan Dass Do 150— 10—200/10—300 15 195
32 Amar Nath Peshi ACO. 150—10—200/10—300 15 225

33 BaJdev Singh ACO 150—10—200,10—300 15 215

34 Ram Dass Do 150—10—200/10—300 15 225

35 Bachan Singh Do 150—10—200/10—300 15 215

36 Ajmer Singh Do 150—10—200/10—300 15 215

37 Shiv Rarn Do 150—10—200/10—300 15 205

38 Santokh Singh Do 150—10—200/10—300 15 215

39 Sham Lai Do 150—10—200/10—300 15 165

40 Prabh Dyal Do 150—10—200/10—300 15 195

41 Jaswant Singh Do 150—10—200/10—300 15 215

42 Raj Kumar Do 150—10—200/10—300 15 215

43 Rajn Ram Do 150—10—200/10—300 15 195

44 Ajaib Singh Do 150—10—200/10—300 15 165

45 Bishan Singh Do 150—10—200/10—300 15 215

46 Om Parkash Do 150—10—200/10—300 15 195

47 Hans Raj Do 150—10—200/10—300 15 215

48 Babu Ram Peshi ACO 150—10—200/10—300 15 165

49 Inder Nath ACO 150—10—200/10—300 15 205

50 Jaswant Singh Do 150—10—200/10—300 15 225

51 Kuldeep Singh Do 150—10—200/10—300 15 165

52 Shiv Charan Do 150—10—200/10—300 15 195

53 Gulab Singh Do 150—10—200/10—300 15 225

54 Mehar Singh Do 150—10—200/10—300 15 215

55 Dharam Singh Do 150—10—200/10—300 15 195

56 Braham Sarup Do 150—10—200/10—300 15 195

57 Madan Mohan Do 150—10—200/10—307 15 225

58 Karnail Chand Do 150—10—200/10—300 15 215
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Sarvshri— ; Rs Rs Rs
59 J alwant Singh AGO 150—10—200/10—300 15 215
60 Suraj Bhan Do 150—10—200/10—300 15 225
61 Gurbachan Singh Do 150—10—200/10—300 15 225
62 Gurnam Singh Do 150—10—200/10—400 15 215
63 Joginder Singh Do 150—10—200/10—300 15 215

64 Sardara Singh 
(under suspension)

Do 150—10—200/10—300 15 215

65 Ram Parkash Peshi ACO 150—10—200/10—300 ' 15 225

66 Kunda Singh ACO 150—10—200/10—300 15 225

67 Ram Kishan Do 150—10—200/10—300 15 205

68 Nek Singh Do 150—10—200/10—300 15 205

‘ 69 Khem Chand Do 150—10—200/10—300 15 215

l ?0 Piara Singh Do 150—10—200/10—300 15 215

L71 Jit Singh Do 150—10—200/10—300 15 225

72 Balak Ram Do 150—10—200/10—300 15 165

73 Gurbaz Singh Do 150—10—200/10—300 15 225

74 Khem Singh Do 150—10—200/10—300 15 215

75 Ram Chand Do 150—10—200/10—300 15 215

76 Ranbir Singh Do 150—10—200/10—300 15 215

77 Ainshi Lai Do 150—10—200/10—300 15 215

78 Lakhmira Singh Do 150—10—200/J0—300 15 195

79 Amar Singh Do 150—10—200/10—300 15 215

80 Vidya Dhar Do 150—10—200/10—300 15 195

81 Puran Singh Do 150—10—200/10—300 15 215

82 Shiv Kumar Do 150—10—200/10—300 15 215

83 Navin Chander 
(on leave)

Do 150—10—200/10—300 15 195

83(1) Bir Arjan Do 150-10-200/10—300 15 175

84 Maliat Singh ACO (P) ] 50—10—200/10—300 15 225

85 Gurbax Singh ACO 150—10—200/10—300 15 215

86 Ram Lai Do 150—10—200/10—300 15 215
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1 2 3 4 5 6

Sarvshri
87 Karam Singh A.CO. 150 -10—200/10—300 15 185
88 Chuni Lai Do 150—10—200/10—300 15 205
89 Sant Ram Do 150—10—200/10—300 15 215
90 Udham Singh Do 150—10—200/10—300 35 215
91 Bhagwan Singh Do 150—10—200/10—300 15 205
92 Cham an Lai Do 150—10—200/10—300 15 235
93 Saranjit Singh Do 150—10—200/10—300 15 215
94 Natlia Singh Do 150—10—200/10—300 35 215
95 Buta Singh Do 150—10—200/10—300 15 215

96 Amar Singh Do 150—10—200/10—300 35 215
97 Hira Lai P.ACO 150—10—200/1.0—300 35 T225

98 Gurbachan Singh ACO.^ 150—10—200/10—300 15 195
99 Ram Chand • Do 150—10—200/10—300 15 185

100 Sawaran Singh Do 150—10—200/10—300 ? 15 205

101 Iqbal Krishan 
Bhandari

Do 150—10—200/10—300 35 185

102 Harbans Singh Do 150—10—200/10—300 15 195
103 Rajinder Singh .. Do, 150—10—200/10—300 15 215

104 Didar Singh Do 150—10—200/10—300 15 215

105 Dharam Singh Do 150—10—200/10—300 15 195

106 Sant Ram Do 150—10—200/10—300 15 205

107 Bachan Singh .. Do 150—10—200/10— 300 15 195

108 Dharnidhar Do 150—10—200/10—300 15 215

109 Ram Singh Do 150-10—200/10-300 15 215

110 Bahai Singh Do 150—10— 200/10— 300 15 205

111 Pritam Singh Do 150—10—200/10—300 15 195

112 Teja Singh Do 150—10—200/10—300 15 215

113 Manga t Rai Do 150—10—200/10—300 15 165

114 Swatantar Dev .. Do 150—10—200/10— 300 35 215

115 Gurbux Singh .. Do 150—10—200/10—300 15 235

116 Hari Singh Do 150—10—200/10—300 '15 165
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117
Sarvshri 
Sucha Singh A.C.O. 150—10—200/10—300 15 215

118 Harchand Singh Do 150—10—200/10—300 15 215
119 Ranjit Singh Do 150—10—200/10—300 15 225
120 Niranjan Singh .. Do 150—10—200/10—300 15 215
121 Krishan Lai Do 150—10—200/10—300 15 185

12 2 Gurbux Singh Do 150—10—200/10—300 15 215
123 Harsarup Do 150—10—200/10—300 15 205

124 JaiDayat Do 150—10—200/10—300 15 205

125 Krishan Lai Do 150—10—200/10—300 15 205

126 Ram Asra Mall Do 150—10—200/10—300 15 215

127 Swarn Singh Do 150—10—200/10—300 15 205

128 Dilbagh Singh .. Do 150—10—200/10—300 15 205

129 Teja Singh Do 150—10—200/1Q—300 15 215

130 Maya Chand Do 150—10—200/10—300 15 215

131 Parshotam Lai .. P.A.C.O. 150—10—200/10—300 15 225

132 Gurkirpal Singh A.C.O. 150—10—200/10—300 15 215

133 Ram Parkash Do 150—10—200/10—300 15 135

134 Joginder Singh .. Do 150—10—200/10—300 15 225

135 Kulwant Singh .. Do 150—10—200/10—300 15 215

136 Ratti Ram Do 150—10—200,10—300 15 205

137 Balwant Singh Do 150—10—200,10—300 15 225

138 Hurdial Singh .. Do 150—10—200/10—300 15 225

139 Haqiqat Singh .. Do 150—10—200/10—300 15 225

140 Amar Singh Do 150—10—200/10—300 15 215

141 Ajmer Singh Do 150—10—200/10—300 15 . 215

142 Gurbachan Singh Do 150—10—200/10—300 15 215

143 Lai Chand Do 150—10—200/10—300 15 165

144 Partap Singh .. Do 150—10—200/10—300 15 185

145 Gobind Lai Do 150—10—-200/10—300 15 215

146 Fateh Singh Do 150—10—200/10—300 15 165

147 Ram Nath Do 150—10—200/10—300 .15 175
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148
Sarvshri— 

Harbans Singh . ACO 150—10—200/10—300 15 175
149 Joginder Singh . Do 150—10—200/10—300 15 215
150 Harbans Lai Do 150—10—200/10—300 15 165
151 Lai Chand Do 150—10—200,10—300 15 165
152 Hakim Singh Do 150—10—2200/10—300 15 215
153 Shib Lai Do 150—10—200/10—300 15 215
154 Naranjan Dass .. Do 150—10—200,10—300 -  15 205
155 Piara Lai Do 150—10—200/10—300 15 195
156 Tek Chand Do 150—10—200/10—300 15 215

157 Bhagat Singh Do 150—10—200/10—300 15 215

158 Gurdial Singh .. Do 150—10—200/10—300 15 195
159 Apar Singh Do 150—10—200/10—300 15 215

160 Durga Dass A.C.O. 150—10—200/10—300 15 165

161 Banwari Lai

(under
suspension)

ACO

i

150—10—200/10—300 15 185

162 Amar Singh Ditto 150—10—200/10—300 15 205

163 Hans Raj Ditto 150—10—200/10—300 15 175

164 Talik Raj Additional 150-10—200/10,-300 15 195

165 Jagir Singh

A.C.O.

Ditto 150—10—200,10—300 15 205

166 Tarif Singh P.A.C.O. 150—10—200/10—300 15 215

167 Lakshmi Narain A.C.O. 150—10—200/10—300 15 215

168 Arjan Singh Do 150—10—200/10—300 15 215

169 Ved Raj Singh .. Do 150—10—200/10—300 15 165

170 Murli Dhar Do 150—10—200/10—300 15 215

171 Mukhtiar Chand Do 150—10—200/10—300 15 225

172 Daya Nand Do 150—10—200/10—300 15 205

173 Roop Chand Do 150—10—200/10—300 15 215

174 Bhagwan Samp Do 150—10—200/10.-300 15 205

175 Om Parkash Do 150—10—200/10—300 15 175

176 Washasher Nath Do 150— 10—200/10— 300 15 215
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177
Sarvshri— 

Inder Singh AGO 150—10—200/10—300 15 215
178 Harjit Singh Do 150—10—200/10—300 15 185
179 Moti Ram Do 150—JO—200/10 300 15 215
180 Mehar Chand Do 150—10 200/10—300 15 225
181 Gulshan Lai .. P. A.C.O. 150—10—200/10—300 15 225

J 82 Jinda Ram Ditto 150—10—200/10— 300 15 225

183 Mahabir Singh Ditto 150—10—200/10—300 15 225

184 Sunder Singh Ditto 150—10—200/10—300 15 225

185 Sant Singh Ditto 150—10 200/10—300 15 225

186 liar Bakhshish A.C.O. 150—10—200/10—300 15 225

187 Gurdip Singh Do 150—10—200/10—300 15 215

188 Des Raj ., P. A.C.O. 150—10—200/10—300 15 225

189 Bal Sarup Ditto 150—10—200/10—300 15 215

190 Gurdial Singh Ditto 150 10—200/10—300 15 215

191 Puran Singh Ditto 150—10—200/10—300 15 215

192 Sardar Chand . Ditto 150—10—200/10—300 15 225

193 Teja Singh Ditto 150—10—200/10—300 15 215

194 Manohar Singh Ditto 150—10—200/10—300 15 225

195 Munshi Ram Ditto 150—10—200/10—300 35 225

196 Faqir Chand Ditto 150—10—200/10—300 15 225

197 Baldev Singh Ditto 150—10—200/10—300 15 195

198 Dalip Singh Ditto 150—10—200/10—300 15 215

199 Karan Singh Ditto 150—10—200/10—300 15 225

200 Parshadi Lai Ditto 150—10—200/10—300 15 225

201 Balbir Singh Ditto 150—10—200/10—300 15 205

202 Gian Singh Ditto 150—10—200/10—300 15 215

203 Tara Chand . A.C.O. 150—10—200,10—300 15 215

204 Tej Ram Do 150—10—200/10—300 15 225

205 Parma Nand Do 150—10—200/10—300 15 215

206 Chander Bhan . Do 150—10—200/10—300 15 215

207 RaviDatt Do 150—10—200/10—300 15 205
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208 Mohan Lai AGO 150—10—200,10 - 300 15 215

209 Balwant Singh .. A.C.O.
(PESHT)

150 10—200/10—300 15 225

210 Sampuran Singh Ditto 150—10—200/10—300 15 225

211 J'aiDayal Ditto 150—10—200/10—300 15 225

212 Dharam Chand Ditto 150 -10— 200; 10—300 15 225

213 Pyare Lai Ditto 150—10— 200/10—300 15 215

Privileges given to Officers in the Public Works Department
(B & R)

1925. Thakur Mehar Singh : Will the Minister for Public Works 
and Welfare be pleased to state—

(a) the names and designations of officers in the Public Works
Department (B&R) who are :—

(i) against Ex-Cadre post ;
(ii) getting special pays ;
(iii) getting personal pays.

(b) the normal pay of the posts held by the officers referred to in
part (a) above together with the pay being drawn by them 
at present in each case ?

Chaudhri Rizaq Ram : (a) (i) and (b) Statement I giving the re
quired information is enclosed.

(a)(ii), (iii) and (b) Statements IT and HI are enclosed.

STATEMENT NO. I.

List of officers of PWD B and R Branch who are serving on Temporary posts
(Ex-Cadre Posts).

Serial Name of the Officer with Ex-cadre posts (i.e. Temporary Normal pay Actual pay 
No. designation post) against which working scale of post being drawn

(showing 
personal or 

special/con- 
tract pay 

being 
drawn, if 
any,

separately)

'1 2 3 4 5

SUPERINTENDING ENGINEERS
Rs Rs

1 Shri O.P.Malhotra .. Director Design and Research 1,500/1,7C0 1,500/1,700

2 Shri. K.K.Sarda .. Superintending Engineer (Arb) 1,500/1,700 1,500/1,700
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3 Shri J.S.Gill .. Superintending Engineer,
Amritsar Circle 1,500/1,700 1,500/1,700

4 Shri J'.N.Kakar .. Superintending Engineer, Kulu
Circle 1,500/1,700 1,500/1,700

EXECUTIVE ENGINEERS
5 Shri Dharam Paul , Executive Engineer 

(Design III) 625/1,275 625/1,275

6 Shri J.S. Chadha Executive Engineer 
(Metric cell) 625/1,275 625/1,275

7

8

Shri V.P. Prabhakar . 

Shri Nidhan Singh
■

. Executive Engineer Rohtak 
Division

Executive Engineer Dadri 
Construction Division

625/1,275

625/1,275

625/1,275

625/1,275

9
P
Shri O.P.Kapoor Executive Engineer, Rohtak 

Construction Division 625/1,275 625/1,275

10 Shri Arjan Singh Executive Engineer, Karnal 
Provincial Division 625/1,275 625/1,275

11 Shri Y.N.Behai Executive Engineer, Kuru- 
kshetra Construction Division 625/1,275 625/1,275

12 Shri M.M.Sharma Executive Engineer Ambala 
Construction Division 625/1,275 625/1,275

13

14

Shri L.S. Bassi 

Shri S.S. Virdi

Executive Engineer, Jullundur 
Construction Division 625/1,275 

Executive Engineer, Hoshiarpur 
Construction Division 625/1,275

625/1,275 

625/1,275 j

.15 Shri S.S. Gill Executive Engineer, Amritsar 
Construction Division 625/1,275 625/1,275

16 Shri Gurcharan Singh Executive Engineer, Gurdaspur 
Provincial Division 625/1,275 625/1,275

17 Shri H.S.Padam Executive Engineer, Gurdaspur 
Bridge Project Division 625/1,275 625/1,275

18
i
Shri K.S.S. Nayar 

p

Executive Engineer, Hamirpur 
Division 625/1,275 625/1,275

19 Shri Kuldip Singh .. Executive Engineer, Kulu 
Provincial Division 625/1,275 625/1,275

20 Shri B.S. Bajwa Executive Engineer, Lahaul and 
Spiti Division 625/1,275 625/1,275

21 Shri B.G.Bulabani Executive Engineer, Lahaul 
and Spiti Division No.II 625/1,275 625/1,275

22 Shri Sushil Kumar Executive Engineer, Lahaul 
and Spiti Division No .III 625/1,275 625/1,275

23 Shri J.S. Sodhi Executive Engineer, Rohtang 
Division 625/1,275 625/1,275
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3

ELECTRICAL ENGINEERS

1 Shri L.R. Grover Superintending Engineer, 
Electrical Circle, Patiala 1,500/1,700 1,500/1,700

2 Shri H.R.Gupta Executive Engineer, Amritsar 
Electrical Division 625/1,275 625/1,275

3

4

Shri D.R. Kapur 

Shri G.L.Trehan

Executive Engineer, Ludhiana 
Electrical Division 

Executive Engineer Rohtak 
Electrical Division

625/1,275

625/1,275

625/1,275

625/1,275

MECHANICAL ENGINEERS

1 Shri Niranjan Singh .. Executive Engineer Mechanical 
Division, Patiala 625/1,275 625/1,275

SUB-DIVISIONAL OFFICERS (CIVIL) IN FIELD

1 Shri Bakshish Singh, 
Offg. S.D.O.

Patiala Construction Sub- 
Division No.II 250/750 250/750

2 Shri R.K.Gupta, Offg. 
S.D.O.

Arrear Sub Division, Patiala
250/750 250/750

3 Shri S.P.Gupta. S.D*0. Rampura Phul Sub-Division 250/750 . 250/750

4 Shri R.P.Sehgal. Offg. 
S.D.O

Budhlada Sub-Division 250/750 250/750

5 Shri Siri Kishan 
Aggarwal S.D.E.

Narwana Sub-Division, Narwana
250/750 250/750

6 Shri Sansar Chand, Offg. 
S.D.O.

Restoration Sub-Division 
Sangrur 250/750 250/750

7 Shri Satya Dev, Offg. 
S.D.O.

Hissar Roads Construction 
Sub-Division 250/750 250/750 ; :

8 Shri D.D.Gupta, Offg. 
S.D.O.

Bhiwani Roads Construction 
Sub-Division, Bhiwani 250/750 250/750

9 Gurdev Singh Mann, 
S.D.E.

Famine Relief Sub-Division, 
Tosham 250/750 250/750

10 Shri K.C.Kapur, S.D.E. Jhajjar Sub-Division, Jhajjar 250/750 .250/750

11 Shri Joginder Singh, Chuchakwas Construction Sub- 
S.D.E. Division 250/750 250/750

12 Vacant Construction Sub-Division N o.l, 
Rohtak 250/750 250/750

13 Shri H.L. Dhammi, 
S.D.E.

Rohtak Construction Sub- 
Division No.III 250,750 250/750

14 Shri M.K. Aggarwal, 
Class I (Junior) S.D.E.

Rohtak Construction Sub- 
Division No.IV Rohtak 2501750 250/750

15 Shri R.N. Jindal, S.D.E. Famine Relief Sub-Division, 
Charkhi Dadri 250/750 250/750
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16 Shri Gurmal, Bhatwa Famine Relief Sub-Division,
S.D.E. Mohindergarh 250/750 250/750

17 Shri R.N. Vidyarthi, 
SD.E.

Solan Construction Sub- 
Division, Solan 250/750 250/750

18 Shri Sarbjit Singh, S.D.E. Simla Construction Sub- 
Division, Simla 250/750 250,750

19 Shri B.L.Bhaiidari, Offg. 
S.D.O.

Kaithal Provincial Sub- 
Division, Kaithal 250/750 250/750

20 Shri K.R. Goel, Offg. 
S.D.E.

Sainik School Sub-Division, 
Kunjpura 250/750 250/750

21 ShriLajpat Rai, Offg. 
S.D.O.

Palwal Sub-Division, Palwal
250/750 250,750

22 Shri M.L.Thapar Rewari Provincial Sub 
Division 250/750 250/750

23 Shri Nota Ram , Offg. 
S.D.O.

Nuh Sub-Division, Gurgaon
250/750 250/750

24 Shri Gurcharan Dass, 
Offg. S.D.O.

Kurukshetra Sub-Division No.l, 
Kurukshetra 250/750 250/750

25

26

D.B. Gupta, S.D.E. .. Kurukshetra Sub-Division
No.II

Shri Kailash Nath, S.D.E. Jullundur Construction Sub-
Division

250/750

250/750

250/750

250/750

27 Shri V.KJain, S.D.E. Special Construction Sub- 
Division, Jullundur 250/750 250,750

28 Shri G.P.Chawla, Offg. 
S.D.O

Beas Bridge Sub-Division, 
Beas 250/750 250/750

29 Shri N.K.Vij, S.D.E. .. Phillaur Construction Sub- 
Division, Phillaur 250/750 250/750

30 Shri Jagdish Singh, Offg. 
S.D.O.

Industrial Estate Sub-Division, 
Ludhiana 250/750 250/750

31 Shri R.N.Bhalla, Offg. 
S.D.O.

Survey Sub-Division, 
Hoshiarpur 250/750 250/750

32 Shri Dharam Pal Gupta, 
Temporary Assistant 
Engineer

Amritsar Construction Sub- 
Division No.l

250/750 250/750

33 Shri Kartar Singh, Offg. 
S.D.O.

Patti Construction Sub- 
Division 250/750 250/750

34 Shri A.S. Mehta, Tempo
rary Assistant Engineer

Amritsar Construction Sub- 
Division No.II, Amritsar 250/750 250/750

35 Shri B.K. Wadhwa, 
Temporary Assistant 
Engineer

Amritsar Construction Sub- 
Division No.III

250/750 250/750
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36 Shri G.S. Bhamra, Offg 
S.D.O.

. Pillars Sub-Division, Ajnala
250/750 250.750

37 Shri Gian Chand, Offg. 
S.D.O.

Construction Sub-Division, 
Moga 250/750 250/750

38 Shri Kailash Nath, Offg. Pillars Sub-Division, Ferozepur 
S.D.O. 250/750 250/750

39 Shri Kuldip Singh, 
Temporary Assistant 
Engineer

Fazilka Construction Sub- 
Division

250/750 250/750

40 Shri R.N. Suri, Offg. 
S.D.O.

Bridge Project Sub-Division, 
Pathankot 250/750 250/750

41 Shri K.B.Lal Singal, 
Temporary Assistant 
Engineer

Gurdaspur Construction Sub. 
Division, Batala

250/750 250/750

42 ShriJ.S. Dhaliwal, 
Temporary Assistant 
Engineer

Kangra Construction,cum- 
Stores Sub-Division, 
Dharamsala 250/750 250/750

43 Shri Komal Singh Planning and Survey Sub- 
Division, Nurpur 250/750 250/750

44 Shri R.K. Malhotra, Offg. Dera Gopipur Sub-Division 
S.D.O.

250/750 250/750

45 Shri Harminder Singh, 
Offg. SDO

Construction subdivision, 
Hamirpur 250/750 250/750

46 Vacant Rohtang Subdivision 250/750 250/750

47 Shri B.D. Dhingra, Offg 
S.D.O.

Survey Sub-Division, Mandi
250/750 250/750

48 Shri Nihal Singh Survey and Construction Sub 
Division, Rampur 250/750 250/750

49 Shri Satya Pal Sharma, 
Temporary Assistant 
Engineer

Lahaul Sub-Division, Keylong

250/750 250/750

50 Shri Kewal Singh, 
Temporary Assistant 
Engineer

Gondala Sub-Division, Gondla

250/750 250/750

51 Shri Hira Lai, Offg. 
S.D.O.

Lahaul and Spiti Sub-Division 
No.I, Manali 250 750 250/750

52 Shri Amar Nath 
Temporary Assistant 

Engineer

Lahaul and Spiti Sub-Division 
No.III, Losar

250/750 250/750

53 Shri Nirmal Singh, 
Temporary Assistant 
Engineer

Lahaul and Spiti Sub-Division 
No.1V Batal

250/750 250/750
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54 Shri N.K.Kapur, Tempo
rary Assistant Engineer

Spiti Sub-Division, No.II 
Chhetru 250/750 250/750

55 Shri Kartar Singh, Offg. Food Sub-Division, Manali 
S.D.O. 250/750 250/750

56
/

Shri Dhanjit Singh, 
Sandhu Temporary 
Assistant Engineer

Kaito Sub-Division, Kaito

250/750 250/750

57 Shri R.L.Kukkar, 
Temporary Assistant 
Engineer

Hurling Sub-Division, Hurling

250/750 250/750

58 Shri Gulshan Rai, 
Temporary Assistant 
Engineer

Spiti Sub-Division No. 1, 
Ranrik

250/750 250/750

59 Shri Surjit Singh, 
Temporary Assistant 
Engineer

Labour Registration Sub- 
Division, Lahaul

250/750 250/750

60 Shri S.N.Kaushal, 
Temporary Assistant 
Engineer

Koksar Sub-Division No.l, 
Koksar

250/750 250/750

61 Shri Daljit Singh, Offg. 
S.D.O.

Koksar Sub-Division No.II, 
Koksar 250/750 250/750

62 Shri A.K.Chugh Ambala Construction Sub- 
Division No.l 250/750 250/750

63 Shri T.C. Bhagaria .. Ambala Construction Sub- 
Division No.II 250/750 250/750

64 Shri S.C. Katyal Ambala Construction Sub- 
Division No.Ill 250/750 250/750

65 Shri M.S.Sikand ‘ Restoration Sub-Division 
Sonepat 250,750 250/750

66 Shri C.L.Puri Restoration Sub-Division Raii 250/750 250/750

ASSISTANT ENGINEERS (DESINGS)

67 Shri M.L.Anand

\

Assistant Engineer (Designs) 
I&S Dharamsala 250/750 Special pay 

ofRs. 50 
per mensem

68 Shri N.R.Garg Tempo- Assistant Engineer (Designs) 
rary Assistant Engineer Head Office, Patiala 250/750 Ditto

69 Shri D.L. Bhandari, 
Temporary Assistant 
Engineer

Ditto

250/750
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70 Held in abeyance vice Assistant Engineer (Designs)
Shri M.S.Guram , Head Office, Patiala
Assistant Executive
Engineer (Designs) 250/ /:)U

> v

S.D.Os (MECHANICAL)

71 Shri Tej Singh, S.D.E. Mechanical Sub-Division, Kulu
1, Kulu 250/750

72 Shri O.P.Behai Offg. Mechanical Sub Division Kulu
S.D.O. No.II Kulu • 250/750 Ditto

S.D.OS. (ELECTRICAL)
73 Shri P.C. Bali, Offg. S.D.O. Schedule of Rates Elec.

Patiala 250/750 Ditto

Patiala |Electrical Sub- 
Division, Patiala

250/750 Ditto

Karnal Electrical Sub-Division,
Karnal - 250/750 Ditto

Amritsar Electrical Sub-
Division No.II 250/750 Ditto

Ludhiana Electrical Sub- 
Division

250/750 Ditto

Rohtak Electrical Sub-Division 
No.l 250/750 Ditto

Hissar Electrical Sub-Division 
No.l Hissar, 250/750 Ditto

STATEMENT II

List of Officers of P.W.D. B & R  Branch who are getting special pay

Serial Name of Officer Designation 
No.

Normal pay Special pay 
of Post

1 2 3 4 5

S.D.O.

74 Shri M.S. Aulak, S.D.O. 
(On deputation from 
P.S.E.B.)

75 Shri R.C. Dhir, Offg. 
S.D.O.

76 Shri M.L.Mittal S.D.E.

77 Shri Joginder Singh 
S.D.O. (On deputation 
from P.S.E.B.)

78 Shri Mahinder Paul 
Dhanda, S.D.E.

79 Shri J.C. Malhotra, 
Offg. S.D.O.

Special pay 
of Rs 50 

per mensem

1 Shri P.S.Sanghera .. Ex. Engr (South) Office of O.E.
Punjab PWD (B&R) Branch

Patiafc 625/1,275 Rs50per
„ . . . mensem

2 Shri B.K.Malhotra .. Ex. Engr. (Noth) Office of
C.E., Punjab PWD B&R 625/1,275 Ditto
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3 Shri M.S. Chawla Ex. Engr. Designs 1, Office of 
CE.-Punjab PWDB&R, 
Branch, Patiala 625/1,275

Rs 50 per 
mensem

4 Shri j£. K-Aggarwal #. Ex-Engr. Designs II 625/1,275 Ditto
,5 Shri H.R. Sehgal Assistant Engineer (Head

quarters) 250/750 Ditto
6 Shri K.V. Jauhar Tempy. Asstt. Engr. (Head 

quarters) 250/750 Ditto

7 Shri Amar Singh Offg S.D.O. (Headquarters) 250/750 Ditto

8 Shri M.L.Anand Temporary Asstt. Engineer 
(Kangra Circle) 250/750 Ditto

9 Shri P.C. Bali Land Acqn. Officer Ambala 300/850 Ditto

10 Shri J.C, Nagpal Land Acqn. Officer, Jullundur 300/850 Ditto

STATEMENT III
List of Officers of P.W.D. B & R branch who are getting personal pay

.Nil.

Land acquired for the new Capital (Chandigarh)

1931. Comrade Shamsher Singh : Will the Chief Minister be pleased 
to state—

(a) the total area of land, village-wise, acquired for the construction
of the New Capital (Chandigarh) since 1948 ;

(b) names of the owners of land referred to in part (a) above who
were paid compensation in cash ;

(c) the number of cases, if any, where compensation has not yet
been paid together with the reasons for the delayi n paying 
it and the approximate time by which it is expected to be paid;

H
(d) whether it is a fact that an agreement was arrived at between the

Government and the Chandigarh area oustees at the time of 
ending the Anti-Capital Agitation in 1948 or in 1949 that 
the oustees who would receive compensation in cash would 
get, besides the amount of compensation at usual rates, 15 
per cent extra; if so, whether the Government has implemented 
the term of the agreement, if not, the reasons therefor ?

Shri Ram Kishan : (a) The total area village-wise acquired for the 
New Capital (Chandigarh) is 9468 acres and details are given in Annexure 
‘A ’ .

V
/

r

I
A



(b) The information called for would require scrutiny of hundreds 
of files. The time and labour involved in the collection of this information 
would not be commensurate with the benefit to be derived therefrom ;

(c) There are cases of only two villages, i.e., Jaipur and Kanthala 
where compensation of land acquired could not be paid. The main reason
for non-payment of compensation is that the right-holders filed writ 
petitions in Punjab High Court . On decision of the High Court, the pay
ment o f compensation has been made except in the case o f 178 right
holders who could not be paid compensation for want of (i) mutation of 
names on account of non-availabitity of mortgagees and land-owners 
due to death etc. or (ii) disputes over question of title or (iii) non-appea
rance of right-holders to receive compensation ; Payment will be made as 
soon as disputes regarding title etc. are settled.

(d) No Sir. However in cases where land was acquired under the 
Land Acquisition Act, 1894, 15% compulsory acquisition charges were 
paid. In other cases where land had been acquired under the Estate Punjab 
Requisitioning and Acquisition of Immovable Property (Temporary) 
Powers Act, 1948, no compulsory acquisition charges were paid as there 
is no provision vide which such charges could be allowed to the right
holders under that Act.

ANNEXURE ‘A’

Statement showing village-wise area acquired for the construction of New 
Capital of Punjab at Chandigarh s.nce 1948.

Serial
No.

Name of Village Area acquired in
acres

1. Shazadpur . .  457

2. Mehle Majra .. 319
3. Kailar .. 1173

4. Bajwari Karm Chand .. 166

5. Kheri .. 677
6. Rurkee . . 584

7. Kalibar .. 984

8. Ram Nagar .. 498
9. Hamir Garh .. 280

10. Dulheri Jattan .. 402
11. Gurdaspur ... 210
12. Nagla .. 581

13. KhudaJassu .. 210

14. Karpran ... 142
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Serial
No.

Name of Village Area acquired in 
acres

15. Khuda Alisher

16. Kansal

17. Kaimbwala

18. Bajwari Bakhtan

19. Saini Majra

20. Kariji Majra

21. Shahpur

22. Dulheri Rajputan

23. Bajwara

24. Kanthala

25. Jaipur

26. Hallo Majra 

W. BuraiJ

.. 49 

.. 282 

.. 208 

.. 100 

.. 230 

.. 224 

.. 173 

.. 618

.. 193 \
V

350 

..1 0 0  

.. 80 

..3 5 8

Total 9,648

Attachment of Car of Shri Parsa Singh by erstwhile 
Faridkot State

*1992. Chaudhri Ranbir Sittgh : Will the Chief Minister be pleased 
to state—

(a) whether it is a fact that a car of one Shri Parsa Singh, a politcal
sufferer, was attached by the erstwhile Faridkot State during
1947 for participation in or helping the Praja Mandat
Movement ;

(b) whether it is a fact that the price of the attached car was assessed
by the erstwhile Pepsu Government;

(c) whether the assssed price or any compensation has so far been
paid to the said person, if not, the reasons therefor ?

Shri Ram Kishan : (a) The car of Shri Parsa Singh was taken 
into possession by the police of erstwhile Faridkot State in the year 1947 
in connection with the investigation of a case under section 292/402IPC and 
not for his participation in or helping the Praja Mandal Movement.

(b) No
(c) The question does not arise.

\

J
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Complaint against Honorary Sub-Registrar, Karnal

1718. Comrade Ram Piara : Will the Minister for Revenue be pleased 
to state;—

(a) whether the Revenue Minister/Secretary Revenue Department
received any complaint from any Legislator of Karnal District 
during the month of February, 1964, against the Honorary Sub- 
Registrar, Karnal, (whose services have now been terminated) 
if so, a copy thereof be laid on the Table of the House ;

(b) whether any enquiry into the complaint has been conducted; if so, 
. by whom, the date when the complaint was received by the Enqu

iry Officer, the date when he started the enquiry and the reasons 
for the delay, if any, in s ta r t in g  the enquiry together with the de
tails of the enquiry report ;

(c) whether the complainant was invited to substantiate his allegations;
if not, the reasons therefor ;

(d) if no enquiry into the said complaint has been conducted, the 
reasons therefor ;

(e) the names o f the Vendors and Vendees whose documents in respect
of sales amounting to Rupees forty thousand or more were regis
tered by the said Honorary. Sub-Registrar, during the period from 
September, 1962 till his services were terminated together with 
the amount of registration fee paid by them and the value of the 
stamp paper used in each case ?

Sardar Harinder Singh, Major (a) Yes. A copy of the complaint is as 
follows.

(b) (i) Yes.
(ii) Shri S.K. Chhiber, I.A.S., formerly Commissioner, Ambala Division 

started enquiry on 27th April, 1964, after receiving the complaint on 17th Fe )- 
ruary, 1964. The delay was due to non-availability o f  th e  c o m p la in a n t  at 
Karnal. Subsequently the enquiry was conducted by Shri Damodar Dass, 
Additional Secretary, Revenue. As the matter has to be investigated by the 
Police Department, it will not be in the public interest to enclose the copies 
o f the enquiry reports.

(c) Yes.
(d) Question does not arise.
(e) A statement is as follows :

Ram Piara Comrade, M.L.A., 
Model Town, Karnal,

Regd. A.D. The 4th January, 1964.

To
The Financial Commissioner, Revenue-cum-Secretary to Government, Punjab, 
Revenue Department,Chandigarh,

Subject :—Complaint against the Honorary Sub-Registrar, Karnal.

Dear Sir,
Many a people are daily grumbling against the Hony. Sub-Registrar Shri Nishan Singh 

but no one dare lodge a complaint against him as he is considered to be a subedar of Shri 
Kairon for Karnal.

But one out of many other things which can be proved through record, I am mention
ing as under —

That a factory with an area of about Eleven Bighas has been purchased by Shri Mohar 
Singh and others in somewhere 1963. The stamp paper used in the sale/ purchase
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documents is less than the actual which was in fact to be. In this way Stamp papers worth 
thousands have been evaded and the Hony. Sub Registrar is a major partner in that 
evasion.

There are many other documents which during the enquiry proceedings shall show a lot 
of evasion in the stamp paper. In all these Shri Nishan Singh has made a lot of money. 
The enquiry shall also show that how, a few deeds had been kept pending for many days 
but registered when the bargain struck between the purchasers/seller and the Hony. Sub- 
Registrar.

The enquiry shall also reveal a lot of difference in price of domuments/stamp papers 
in connection with the adjacent shops, with adjacent plots of equal importance.

The enquiry shall also reveal that from many, money has been accepted in the name of 
Red Cross, but receipts not issued.

All this can be proved and I assure full responsibility provided some independent agency 
is deputed for the enquiry.

I may add that people had grievances against the previous two Honorary Sub-Regis
trars Shri Gurbux Singh and Shir J.C. Batra but none came forward to lodge complaint. 
Ultimately I offered for the same and both had to go inspite of the best efforts of the Chief 
Minister to shield the corrupt.

Will you please be so good enough to order for the enquiry from above. No District 
authority shall do the job as the Deputy Commissioner Shri Mohinder Singh is thick and 
thin with Nishan Singh and both are the pet of Shri Kairon, the well known corrupt Chie f 
Minister.

So I am to request you to send some, from Chandigarh. In the absence of any acknow
ledgement and enquiry reluctantly I shall have to presume that the facts are cent per cent 
correct.

Hoping to be favoured with an early reply.

Sd/ -RAM PIARA, M.L.A. 
Copy to : Shri Ajmer Singh, Revenue Minister.

STATEMENT

f

V

Serial Name of parties
No.

Docu- Considera- 
ment tion 
No. and amount 
date

Registra- Stamp 
tion and duty 
Copying 

fee

' 1 Yv v 
-

/

Gopal Dass, son of Topan Dass 
Jesa Ram, son of Sewa Ram, 
Tehl Ram alias Tehal Dass, 
son of Ram Nand, Loku Ram, 
Ram Rishan sons of Jesa 
Ram, Hari Kishan, 
son of Daya Ram, Asa Ram 
Jindi Ram sons of Ganga 
Ram, residents of village 
Barsat (Vendors) in favour of 
Chhote Lai, son of Mehar 
Chand Jai Nath, son of Bhag 
Mai, Madan Lai, son of Ra- 
ghu Nath, Arjan Dass, Mano- 
har Lai sons of Devi Ditta 
Mai, Sant Dev, son of HLar- 
charan Dass, resident of Kar- 
nal (Vendee*)

1917
7-9-62

Rs
48,000-00

Rs
188.75

Rs
6,240.00

1
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Serial Name of parties Docu Considera Registra- Stamp
No. ment 

No. and 
date

tion
amount

ion and 
Copying 

fee

duty

2 Puran Singh, son of Labh 2205 44,100.00 172-50 5,785-00
Chand Rup Singh son of Pri- 2-11-62 
tam Singh, Om Parkash, son 
of Chhaju Ram, General Pow
er of Attorney Firm Puran 
Singh and Co., (Vendor) in 
favour of Market Committee 
Karnal (Vendee)

3 President of India through 2357 80,000-00 Exempted Exempted
District Rent and Managing 1-12-62 
Officer, Ambala (Vendor) in 
favour of Civil Surgeon, Kar
nal (Vendee)

4 Amar Nath, son of Hari Ram 1923 60,000 -00
resident of Bahram tehsil 23-9-63
JuUundur himself and Gen
eral Power of Attorney Shri 
Hans Raj, son of Lachhman 
Dass, resident of Baba Bakala, 
tehsil and district Amritsar 
now at Banghok of (Thailand) 
and also General Power of 
Attorney Hans Raj and guar
dian of Prithi Raj etc. (Ven
dors) in favour of H^rbans 
Singh, Kuldip Singh, Kartar 
Singh, sons of Sohan Singh 
Gurcharan Singh son of 
Amar Nath, Shmt. Tirlochan 
Kaur w/o Mohinder Singh,
A jit Singh, son of Amar Nath 
resident of Bombay (Vendees)

5 Nand Lai, son of Gan esh Dass 548 40,000-00
himself, Tilak Raj, Minor son 2-6-64 
of Nand Lai through his 
father resident of Karnal 
(Vendors) in favour of Gur- 
bachan Singh, Rattan Singh 
Har Bhajan Singh, Santokh 
Singh, Bhagwan Singh, sons of 
Bawa Jiwan Dass of Karnal 
(Vendees)

215-25 7,200.00

159-75 4,800.00

6 Waryam Singh,son of Bishan 583 40,000.00 159-75 4,800-00
Singh of Sonkara (Vendor) in 4-6-64 
favour of Sardara Singh, Cha- 
ttar Singh, sons of Hawela 
Singh, Mohar Singh, Buta 
Singh sons of Asa Singh and 
Rartar Singh son of Sucha 
Singh of village Sonkara teh
sil and district Karnal (Ven
dees)

\
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Tenants
1854. Chaudhri Ranbir Singh : Will the Minister for Revenue be 

pleased to state—
(a) the number of tenants so far settled on the surplus area, district- 

wise ;
(b) the number o f the tenants referred to in part (a) above who have 

applied for the grant of proprietary rights of the land allotted to 
them against payment o f the compensation to the owners ;

(c) the number of tenants referred to in part (b) above on whom the
rights of ownership have been conferred ?

Sardar Harinder Singh, Major : (a) to (c) A statement is as follows :
s t a t e m e n t

Serial
No.

Name of the District Number of 
tenants so 
far settled 
on surplus 

area

Number of 
tenants who 
have applied 
for the grant 
of proprie-

Numfcfr of 
tenants on 
whom the 
rights of 
ownership

tary rights of have been 
the allotted conferred of 
surplus area the allotted

surplus area

1 2 3 4 5

1 Hissar 17,890

2 Rohtak . • 9,605

3 Gurgaon 5,977 . .

4 Karnal 11,065 . .

5 Ambala 1,530 . .

6 Simla • • . • . .

7 Kangra 401 • •
8 Hoshiarpur 2,857 . .

9 Jullundur . ■ 1,847

10 Ludhiana • • 775 . .

11 Ferozepur 3,715

12 Amritsar ♦ • 5,801

13 Gurdaspur 5,399 . .

14 Kulu

15 Lahaul and Spi ti . .

16 Patiala ... 1,312 •

17 Sangrur 1,510
i

18 Bhatinda 3,063 . .

19 Mahendragarh 401 •

20 Kapurthala ... • 177 . .

2960 PVS— - 3 7 0 - -4-8.65 C. P. and S., Pb., Chandigarh.
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